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LOKSABHA DEBATES

LOK SABHA

Tuesday, April 23, 2002A/aisakha 3, 1924 (Saka)

(The Lok Sabha met at Eleven of the Clock)

(M r. D eputy S peaker in the Chair] 

...(Intenvptions)

OBITUARY REFERENCE

[English]

MR. DEPUTY SPEAKER : Hon. Members, I have to 
inform the House of the sad demise of one of our former 
colleagues, Shri V.N. Swaminathan.

Shri V.N. Swaminathan was a Member of Seventh 
Loi( Sabha from 1980 to 1984 representing PudukKottai 
Partiamentary Constituency of Tamil Nadu.

Shri Swaminathan was a Member of Committee on 
Absence of Members from the Sittings of the House 
during 1983.

An agriculturist and businessman by profession, Shri 
Swaminathan was an active social and political worker. 
He had special interest in sports. He served as the 
President of Rotary Club, Pattukkottai, Tamil Nadu.

Shri V.N. Swaminathan passed away on 4 April, 2002 
at Chennai, Tamil Nadu at the age of 58.

We deeply mourn the loss of this friend and I am 
sure the House would join me in conveying our 
condolences to the bereaved family.

The House may now stand in silence for a short 
while as a mark of respect to the memory of the departed 
soul.

11.03 hrs.

The Members then stood in silence for a short while.

fTranslatton]

DR. RAGHUVANSH PRASAD SINGH (Vaishali); Mr. 
Deputy Speaker, Sir. our adjournment motion is related

to yesterday’s incident. Rtoting, Murder and loot are going 
unabated there. Poltee has failed. ...(Interruptions)

[English]

MR. DEPUTY SPEAKER : I am going to give my 
ruling.

[Translation]

DR. RAGHUVANSH PRASAD SINGH; Please give 
ruling on our notk:e also ...(Intenvptions)

MR. DEPUTY SPEAKER : Please, keep silence.

...(interruptions)

11.04 hrs.

OBSERVATION BY THE DEPUTY SPEAKER

Notices of motion under rule 184 on the security 
of minorities In various parts of the country, 

especially In Gujarat

[English]

MR. DEPUTY SPEAKER : I have received 89 notices 
of motion under Rule 184 and seven notices of Short 
Duration Discussion under Rule 193 seeking to discuss 
the situation that has been prevailing for some time now 
in Gujarat. Three notices under Rule 184—from Shri Basu 
Deb Acharia, Shri Ajoy Chakraborty and Kunwar Akhilesh 
Singh—being inadmissible in the form in which they have 
been given, it leaves us with 86 notk:es under Rule 184. 
Out of these, one notice is from Shri Ramji Lai Suman, 
one from Shri Ravi Prakash Verma, one from Shri Sultan 
Salahuddin Owaisi, 22 with identical text from Shri G.M. 
BanatwaHa and 21 others, and 61 with identical text from 
Shri S. Jaipal Reddy and 60 others.

The text of each of the seven notices under rule 
193 is different.

I also received a communication from Shri K. 
Yerrannaidu seeking discussion on the Gujarat issue 
without mentioning any rule and the same has been 
disallowed.

Hon. Members of the House are sharply divided on 
the modality of discussing the Gujarat sftuation. The 
demand of the Opposition is that the matter shouM be 
discussed under Rule 184. While the treasury benches 
are strongly against applicatk>n of Rule 184, they would
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have no objection to the discussion as such under Rule 
193. As the hon. Members of the House are aware, 
there has been persistent commotion in the House ever 
since it reconvened on 15th April, 2002 for the second 
phase of the current Budget Session. In the process, we 
have already lost six precious working days due to forced 
adjournment of the House without transacting any 
business.

In my sincere efforts to resolve the deadlock in the 
House, I convened a high level meeting of Leaders of 
Parties in Lok Sabha on 19th April, 2002, which was 
attended by the Leader of the House, the Leader of the 
Opposition and Leaders of other parties in Lok Sabha. 
Unfortunately, however, a common meeting ground could 
not be reached. I adjourned the meeting with the hope 
that perhaps the ruling and the opposition parties would 
be able to reach a consensus over the matter during the 
weekend. But my hope has been belied.

Hon. Members would agree that we can ill-afford to 
lose valuable time further as the essential financial 
business still remains to be transacted. In the 
circumstances, it becomes my duty now to take a decision 
on the matter taking notice of the various viewpoints that 
have been expressed.

Gujarat situation is, indeed, a matter of “general public 
interest" within the meaning of Rule 184. The notices of 
motion do raise a substantial and definite issue.

No doubt, the Gujarat situation has been discussed 
before in the first phase of the current Budget Session 
on 11th March, 2002. It is not, however, the position of 
the Government, as I have already pointed out, that the 
matter should not be discussed again. In any case, the 
ground situation in Gujarat is that there have been serious 
incidents of violence even subsequent to the earlier 
discussion. These incidents have also been widespread 
in several districts of the State. Hundreds have been 
killed or injured. Thousands are in relief camps and 
properties have been extensively damaged. The National 
Human Rights Commission, the Minorities Commission 
and independent woman activists of national repute who 
have visited the State have commented on the gravity of 
the situation obtaining in the State. The gravity of the 
ground situation is also self-evident from the fact that the 
Arniy has been called in to aid civil authority. The Army 
deployment continues. In the circumstances, the Gujarat 
situation cannot also be constmed as an ordinary law 
and order matter which is the concern of the State 
Government only.

I have also looked into the available precedents 
having a bearing on the matter. There is an instance

when in 1997, a motion regarding Ihe serious situation 
arising out of the passive attitude of the Central 
Government over recent developments in Bihar” was 
discussed in the House. The matter, which was initially 
taken up in the House by way of an Adjournment Motion, 
was converted, with the approval of the House, into a 
motion under Rule 184 and disposed of accordingly under 
this rule.

Most importantly, I wouki urge all the Members of 
the House to remind themselves of article 355 of the 
Constitution according to which it shall be the duty of the 
Union to protect every State, inter alia, against internal 
disturbances and ensure that the Government of every 
State is canled on in accordance with the provisions of 
this Constitution.

In the circumstances, I admit the notices of motion 
under Rule 184. As per well-established practice, if there 
are more than one notice on a subject, the notice whteh 
is first in point of time gets precedence. In this case, the 
notice received from Shri Ramji Lai Suman being the 
first in point of time, I allow him to initiate the discussion. 
The text of the notice, which is in Hindi, is as follows:

“That this House expresses its grave concern over 
the failure of the administration in ensuring the 
security of minority community in* various parts of the 
country, specially in Gujarat, and urges upon the 
Government to take effective steps to restore 
confidence of the minority communities and to protect 
them."

The time for discussion may be decided by the 
Business Advisory Committee.

...(Interruptions)

[English]

MR. DEPUTY SPEAKER : We will now take up the 
Question Hour.

Q. No. 421—Shri Suresh Ramrao Jadhav. 

[Translation]

DR. RAGHUVANSH PRASAD SINGH (Vatehall): Mr. 
Deputy Speaker, Sir, I have given notice of adjournment 
motion. ...(Interrupthns)

MR. DEPUTY SPEAKER: I will call you in Zero Hour.

DR. RAGHUVANSH PRASAD SINGH; There is 
separate notice for Zero Hour. Rioting is going on
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unabated in Gujarat. I have given notice for adjournment 
motion. I may be allowed to speak separately on it.
...(Interruptions)

lEn^ish]

MR. DEPUTY SPEAKER; Dr. Raghuvansh Prasad 
Singh, I have already given my ruling. Please do not 
disturb now. After six days, the deadlock has come to an 
end and you are again starting it. We do not have time 
now.

[Translation]

I have said that I would give you the floor in zero 
Hour after Question Hour Is over.

...(Interruptions)

DR. RAGHUVANSH PRASAD SINGH; There is 
separate notice for Zero Hour.

MR. DEPUTY SPEAKER : I will give you time for 
that, too.

...(Interruptions)

ORAL ANSWER TO QUESTIONS

11.15 hrs.

[English]

Melting of Glaciers In the Himalayan Regions

*421. SHRI SURESH RAMRAO JADHAV; Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state:

(a) whether the Govemment are aware of the fact 
that fifteen thousand big and small glaciers in the 
Himalayan region are melting fast which may result in 
acute water shortage in the country during the ensuing 
ten years; and

(b) the steps proposed to be taken by the 
Government to prevent fast melting of glaciers so as to 
ensure continuous flow of water from these glaciers to 
rivers like Ganga, Yamuna and Brahmaputra?

[Translation]

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND

TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI); (a) and
(b) A Statement is laid on the Table of the House.

Statement

Yes, the Government are aware of the fact that the 
Glaciers in the Himalayan region are shrinking gradually. 
As per the inventory of Himalayan Glaciers prepared by 
Geological Survey of India, there are over 7500 glaciers 
(big and small) in the Indian part of the Himalaya. The 
recession of glaciers is a natural process sensitive to 
climatic fluctuation wherein the rise in global average 
temperature (called global warming) results in melting of 
the glaciers in extents varying with their locations as well 
as seasons.

The studies carried out in Himalayan Region have 
indicated that these Glaciers are passing through a phase 
of recession. The rate of recession in different climatic 
zones of the Himalaya is found to be different in different 
years. Studies Indicate that during the coming ten years 
the rate of recession is not likely to reach an extent 
which could cause water scarcity. The measures taken 
to reduce the effect of human interference on glaciers 
Include conservation activities such as afforestation, 
removal of garbage and promotion of sustainable eco* 
tourism.

SHRI SURESH RAMRAO JADHAV ; Mr. Deputy- 
Speaker, Sir, Himalayas is nature’s gift to our country. It 
has a total of 15000 big and small glaciers. Through 
you, I want to know from the hon. Minister whether any 
effective plan has been formulated for permanent solution 
of this problem with the cooperation of other countries 
and international institutions. If so, I also want to know 
what efforts are being made at the global level for finding 
a permanent solution and also what is the contribution of 
India in those efforts.

DR. MURLI MANOHAR JOSHI; Mr. Deputy Speaker, 
Sir, this is an important question. No only in Himateya, 
but everywhere in the world, the melting of glaciers may 
give rise to many difficulties and problems. Firstly, the 
number of glaciers in the Indian part of Himalaya is not 
15000 but around 9000. Rest of the glaciers are in Tibet, 
Bhutan and Nepal. Their study is very complex. They 
are located in such places where it is very difficult to go 
for want to resources. A committee under the 
Chairmanship of Dr. Arunachalam was set up in this 
regard and it had given a few recommendations. On the 
basis of these recommendations, few programmes have 
been launched. We have given a proposal for the 10th 
Five Year Plan on the basis of those recommendations.
It is National Centre for field operation and Research
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Himalayan Glaceology. With this view a numbar of 
programmes have been formulated and cooperation of a 
number of institutions have l>een received ...(Interruptions) 
Scientific institutions and universities are participating in 
it tMJt there is a limit to foreign assistance and participation 
because foreign agencies can not be invited beyond an 
extent for study of those regions as they are border areas 
and thus important for our security. As far as India is 
concerned, we have proposed the constitution of this body 
during the 10th Five Year Plan and 11 institutions and 
universities are participating in it.

Main Institutions with which we are working are : 

[English]

Remove Sensing Application Centre, U.P. Lucknow: 
Nirmal Sahni Institute, G.B. Pant Institute of Himalayan 
Environment, Almora; Geological Department, Garhwal 
University, Shrinagar; Geology Department, Lucknow 
University; Industrial Toxicology Research Centre; National 
Institute of Hydrology, Roorkee.

[Translation]

We are also in contact with Physical Research 
Laboratory, Ahmedabad and with Snow and Avalanche 
study establishment, Chandigarh. They are assisting us. 
Our Space Programme Is also assisting and so is 
Geologteal sun/ey. Environment and Forest department Is 
also with us. Besides, for the study of soil erosion and 
its impact. Rural Development and Agricultural Ministries 
are also working with us. Thus we are making efforts to 
launch a comprehensive programme under it. If our 
proposal for the centre In the 10th plan is accepted then 
this programme can be launched on large scale.

SHRI SURESH RAMRAO JADHAV : Mr. Deputy 
Speaker, Sir, the melting glaciers result in loss of water 
which may cause scarcity of water In the country during 
the next 10 years. Through you, I want to know from the 
hon. Minister about the efforts being made by the 
Govemment of India to consen/e the waters of the melting 
glaciers.

DR. MURLI MANOHAR JOSHI: Mr. Deputy Speaker, 
Sir, the studies conducted so far. especially on the melting 
of our glaciers, have revealed many points. Firstly, their 
recession is not regular, sometimes they advance and 
sometimes they retreat. The comparative studies of 100 
years back and of today reveal that this phenomenon 
continues in the environment and the retreat of glaciers 
is made good in the long run by higher than normal 
snow fall. It is a sort of cycle and at present we are 
passing through the period of retreat. After 10 years the

process may be reversed and they might begin advancing 
after 4-5 years. The past studies made of the glaciers 
reveal their situation three hundred years ago, 10,0000 
years ago and also of their cyclical nature. Our scientists 
have assured us that there is no likelihood of India facing 
water crisis after 10 years. Therefore we need not be 
afraid. But the Government will have no control if there 
are persistent famine conditions for several years 
alongwith the absence of snow fall in hilly areas for' 
several years. As far as the harvesting and conservatton 
of water is concerned, Govemment have implemented a 
number of schemes. Schemes for those are also 
implemented by Environment and Rural Department. Our 
effort is to ensure maximum assistance for water 
harvesting and their development. Thus, the opinion of 
the scientists is that retreat of glaciers will not lead to 
water scarcity in the next ten years and the melting of 
glaciers whk:h is occurring presently would not create 
any problem.

[English]

SHRI VARKALA RADHAKRISHNAN: Afforestation is 
the measure that the hon. Minister has suggested to 
reduce the effect of human interference. This is not only 
applicable to the Himalayas but also this is applicable 
throughout India. In the State of Kerala, you know that 
afforestation has become the order of the day. Even 
today, hundreds of people are encroaching upon ttie forest 
land creating these difficulties. There is shortage of ground 
water. So, it is not the case of the Himalayas only. It is 
applksable to the Western Ghats as well. So, I would 
request the hon. Minister to have an All-India Policy to 
meet the situation including afforestation or encroachment 
of forest land in the State of Kerala.

[Translation]

DR. MURLI MANOHAR JOSHI : Mr. Deputy Speaker, 
Sir, this is the first time I have come to know that there 
are glaciers in Kerala.

[English]

SHRI VARKALA RADHAKRISHNAN: It is not a 
question of glaciers. I feel it is afforestation. I would like 
to know as to whether the measures adopted or 
suggested with regard to afforestatkMi is applicable to 
Kerala.

[Translation}

DR. MURLI MANOHAR JOSHI: Each and every State 
has been intimated by the Minj^ry of Environment and 
Forests about ttw minimum percent of forest cover within
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their territories and schemes are t>eing implemented for 
that. But If the forest are iMing faHen iHegalty there, the 
State Government of Kerala should try to check it. The 
Union Government extends fuN assistance for afforestation 
but their maintenance and preventing deforestation is the 
responsibility of the State Government. I will convey your 
concem for deforestation to the Government of Kerala.

SHRI SATYAVRAT CHATURVEDI: Mr. Deputy 
Speaker, Sir. through you I want information from the 
hon. Minister on a very serious matter. The changes In 
glaciers and environment are occurring due to two 
reasons—One is natural reasons. The melting of snow 
has accelerated due to gtobal warming. Second reason 
is man-made. Due to pollutton and due to constmction 
work in mountain areas the problems of landslide etc. 
have arisen. All these have contributed to retreat in 
glaciers and change in environment.

The Hon. Minister has stated in his reply that study 
and research is being conducted in this regard and 
adequate infomiation can be obtained through satellite 
imaging in this connection. How seriously we took the 
studies conducted during recent years and how far we 
are making use of it, is not definite so far. But, the third 
aspect is a matter of serious concern. Unchecked 
expansion of industrial activities without ix>thering atwut 
pollution and over exploitation and misuse of natural 
resources have led to glot>al-waming and generation of 
more cattwndraxlde and depletion of ozone layer. Several 
International Conferences were held In this regard. 
Conferences were hekf in South America and Brazil. The 
industrialised nations neglected the resolutions passed 
during these conferences. I wouM like to ask as to what 
steps the Government of India are taking on various 
international fora to ensure that industrialised nations 
implement the resolution passed in the Conferences sot 
that global warming can be checked and what actton is 
being taken in various committees of United Natktns. 
Unless it is checked our local efforts cannot control 
melting of glaciers.

DR. MURLI MANOHAR JOSHI: Mr. Deputy Speaker, 
Sir, hon. Member has raised a very important issue. In 
this regard, I would like to let you know that wherever 
we got an opportunity, we have raised it at the 
international fora. You would be glad to know that during 
recent years I have raised this issue at international fora 
laying emphasis on paying more stress towards 
sustainable consumption in place of sustainable 
devek>pment because the pattern of consumption and life 
pattem in polluting our environment and it leads to global 
warming. During the last century it has shot up the 
temperature by 6 degree ceteius. We have raised this 
issue at the UNESCO also. And you wouM t>e glad to

know that UNESCO has evolved a programme whereby 
the youth wortd over wiH be contacted to know tfieir 
opinion regarding their present life style, pattem of 
productk>n and rate of consumptkm and whether they 
wouM Hke to continue at the same speed? Two years 
back, the scientists from 80 countries of the wortd met In 
Tokyo to discuss sustainable consumption. It was 
represented by India also. During ttw meeting, they 
emphasised on paying attention towards sustainable 
consumption which means that norms relating to 
protection, management and utilisation should be 
recommended because without this we cannot control 
pollution, erosion, fast depreciation of natural resources 
including melting of glaciers. Therefore, we have apprised 
the developed nations that industrial and other activities 
of those nattons have created such a condition and thus 
they would have to shoukier the responsibility and take 
connive steps. He should know that because of our 
efforts only Dr. Pachori, Director of Dairy was elected as 
International Chainnan of Inter-Qovemmental Panel on 
climatk: change. From environment point of view, we are 
laying emphasise on prevention of all this. This issue is 
being raised often by India at the international level. Our 
representatives raise this issue at the panel of cHmatk: 
change. They raise it at UN and UNESCO also. The 
Govemment pay regular attention towards It. We lay stress 
on implementation of agreements signed in this regard. 
But you know that under present condition our 
Govemment can just lay stress on their issue or raise it 
at the international level. The Govemment can seek 
support of developing countries in fact we have received 
support, but in case of developed countries, unless their 
pubik: and representatives are not conscious about it, it 
woukJ be difficult to say how far they would change their 
pattem. We can just put pressure on them which we 
have t>een doing also. The wortd opinion needs to be 
mobilised in this regard.

SHRI PRAHLAD SINGH PATEL: Mr. Deputy Speaker, 
Sir, the hon. Minister has clearty accepted and even the 
reports state that the entire Himalayan glacier is moving 
towards north. My question is not related to melting of 
glaciers in other countries caused by pollution. My 
question is whether the Government of India have 
conducted any survey regarding nortfiward movement of 
glacier, as the history of last 300 years is evident (hat 
the glaciers move back and forth. I woukJ like to know 
if the glacier moves towards north, whetfier it wouM cause 
more damage to India? Has any survey been conducted 
to assess the difference in impact of south>ward 
movement of glacier 300 years ago and north>ward 
movenwent at present.

DR. MURLI MANOHAR JOSHI: Mr. Deputy Speyer, 
Sir, the scientific studies are a continuous process and
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their rosuKs have been observed. Actually, It depends 
upon the cycle of nature. We have observed that at times 
it autonratically gets balanced. The observations made 
so far reveal that sometimes glaciers move northwards 
and sometimes southwards. Despite all this, the natural 
cycle remains balanced. If at all there is any imbalance, 
it is too minor to affect human life and availability of 
water in Indian perspective. But we are conducting studies 
on likely impact of environmental pollution and rise in 
temperature at the same speed. Even now, we project 
that these problems may arise. We take preventive 
measures and ask the countries the world over to desist 
from adopting such life-pattem of production which leads 
to environmental pollution and global warming. In Indian 
perspective, our concern is to conduct a study on 
problems relating to water and climate and give our 
opinion to the Government. It is necessary to take 
preventive steps, especially afforestation on a large scale 
is very essential in this regard. From time to time our 
scientists conduct geographk»l, Geomorphological study 
to know the condition of hilly areas.

As I have stated, this job is quite expensive and we 
work within the available material and funds. But, as on 
today, none can be sure about Its impact in coming 300 
years. We can only spell out possibilities.

What is probable. But we cannot say as to what 
would happen? Meanwhile, we study Its mathematical 
models. We understand, if it is so, then what would 
happen? Our scientists advise us on the basis of model 
available through computer programme. But It is a lengthy 
process. As we get results of the study, we give our 
opinion to the Government.

SHRI BRAHMA NAND MANDAL: Mr. Deputy 
Speaker, Sir, the reasons for melting of glacier in the 
Himalayas have been given in the reply which include 
cHmatte ups and downs, increase In global temperature 
and ecological imbalance or atmospheric pollution. My 
question is whether some scientific research at the 
interrwitional level or in our country has been conducted 
to check the ever increasing temperature and has this 
issue been considered or not? I would further like to 
know whether only those measures as suggested in the 
reply to check further environmental deterioration like 
afforestation etc. have been accepted or any other 
measures besides those are also being adopted?

DR. MURLI MANOHAR JOSHI: Mr. Deputy-Speaker, 
Sir, as I clarified earlier, there are several reasons for it 
which are being studied. Recently scientists from 80 
countries had met and reviewed these reasons. There is 
an international panel to study climatic changes. Whteh 
includes the representatives from all the countries. The

representative of our country has been elected as its 
Chairperson. The Issues like depletion in ozone layer and 
remedial measures for it are considered in this panel. 
Several international treaties to check further depletkm in 
ozone layer have been signed but one of the most 
important factors to check it is afforestation owing to its 
proximity with glacier. Afforestation helps check it to a 
certain extent and through it the ozone depletion factor 
of the global wanning can be minimised and checked. 
This is the important means on whk̂ h we rely, on the 
other hand we are trying constantly to draw the attentton 
of the worid towards our life style and the mode of 
production and the activHies whicti are largely unnatural 
and ...(Interruptions) Our meteorological department keeps 
on providing information alongwith the cooperation being 
given by the defence personal in this regard. We also 
pay constant attentions towards remedial measures.

Research is conducted on climatic changes, rise in 
temperature and various modes of production whi^ cause 
environmental pollution. We intend to propagate a new 
subject, green chemistry in our country which involves 
the study of biochemical processes to check global 
warming and environmental pollution. These kinds of 
research activities are going on and will keep on going 
till we attain ecological balance.

SHRI RAMDAS ATHAWALE: Mr.* Deputy Speaker, 
the 15,000 glaciers are melting in the Himalayas and this 
could cause a problem of availability of drinking water in 
the country in next 10 years. Not these glaciers but the 
Government needs to melt which is not happening. There 
are a number of problems in our country and these 
problems are created by these people alone, hence there 
is a need for them to be sensitive towards them. We 
tried a lot in Gujarat matter also but they are not trying 
to be sensitive towards them.

MR. DEPUTY SPEAKER: RanKlasji, please put your' 
question relevant to this.

SHRI RAMDAS ATHAWALE: I would like to know 
whether there is any device or arrangement to make the 
Government melt and touchy on these lines of measures. 
You propose to check melting of the glaciers. If you do 
not have any such device then I can suggest a few 
points in this regard. I would like to know from hon. 
Minister whether we will be required to woric more after 
the discussion under rule 184 in which efforts to make 
the Government realise the situation will be made.

DR. MURLI MANOHAR JOSHI: Mr. Deputy Speaker, 
Sir, I would only like to say this much that how ever 
hard Ramdasji may try this Government will remain as 
strong as a rock.
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[Engllsti]

SHRI ADHIR CHOWDHARY; What is your reaction 
to Kyoto Protocol? ...(Intemjptions)

MR. DEPUTY SPEAKER: Now, Shri Paban Singh 
Ghatowar.

SHRI PABAN SINGH GHATOWAR: Sir. the climatic 
behaviour in the Himalayan region largely affects the life 
of the North-Eastern Region, Himachal Pradesh and other 
States. We had a very tragic experience in the year
2000 when we had flash flood killing several people and 
devastating Himachal Pradesh and Arunachal Pradesh. 
Till today, we are unable to find out the reason for that 
flash flood. My pointed question is this. The Minister has 
rightly said that there Is recession in the Glacier. They 
have taken up the climatic behaviour at the international 
level. Sir, it is more important to take it up at the bilateral 
level with China because the major portion of it is on the 
Chinese side and their changing natural behaviour affects 
the life in the foothill of our Region. I wouki like to know 
whether the Govemment has taken it up bilaterally with 
the Govemment of China considering the experience of 
the year 2000.

rrranslation]

DR. MURLI MANOHAR JOSHI: Mr. Deputy Speaker. 
Sir. probably the hon. Member does not know that a 
bilateral agreement in hydrological field has been signed 
with China in this regard.

*422.

Nehru Yuva Kendras

SHRI RAM PRASAD SINGH: 
SHRI RAMSHAKAL:

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state:

(a) the number of Nehru Yuvak Kendras functioning 
in the country. State-wise, particularly in Bihar;

(b) whether the Govemment propose to set up Nehru 
Yuva Kendra at each district headquarters;

(c) if so, the details thereof;

(d) whether the Government have made an 
assessment of the functioning of these Kendras;

(e) if so, the details thereof;

(f) the steps taken/being taken by the Govemment 
to improve the performance of these Kendras;

(g) whether some posts are lying vacant at present 
in some Kendras; and

(h) if so, the time by which tf>ese posts are likely to 
be filled up?

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(KUMARI UMA BHARATI): (a) to (h) A statement is laid 
on the Table of the House.

Statement

(a) to (c) A State-wise list showing NYKs functioning 
in the country including in Bihar is given at Annexure. 
There is no proposal at present with the Govemment to 
set up Nehru Yuva Kendra at each district headquarters.

(d) to (f) Yes. Sir. The Planning Commission had 
carried out an evaluation of the functioning of NYKs during 
1990-91. The study revealed that the NYK scheme had 
made a dent and its usefulness, particularly, in taking up 
constructive activities like Youth Leadership Training 
Programme. National Integration Camps. Social Service, 
etc., was felt in almost all the villages. In many cases. 
Youth Clubs extended their helping hand to village 
Panchayats in solving local disputes as also in taking up 
works like construction of village ponds and. parks, 
sanitation, social services, etc. The programmes under 
the scheme, individually and collectively conveyed 
composite messages on issues of relevance to the rural 
youth. This helped them in developing the ability to 
perceive their problems and tackle them democratically 
and collectively. The study concluded by observing that 
the importance of the scheme lay in having created 
awareness among village youths about their environment, 
national issues, national values, development programmes 
and activities. At the same time, the study had. inter-alia, 
pointed out certain shortcomings like anomalies in the 
salaries of Youth Coordinators, lack of mobility for the 
Regional Coordinators whch impeded effective supervision 
and tfie lack of proper linkages with other developmental 
activities at the operational level. Steps have been taken 
by the Government to improve and rationalise the service 
conditions of the employees of NYKs. Similarly, 
coordination with other Departments of the Govemment 
has improved considerably and the kendras are now 
implementing a number of schemes/projects sanctioned 
by the Ministries/Departments of the Govemment of India 
as well as by international agencies. For more effective 
monitoring of the performance of the kendras, 18 zonal 
and 46 regtonal offices have t>een set up in the country.

(g) and (h) After the creation of NYKs as an 
autonomous society, the Board of Governors had from 
time to time created a number of posts without the 
sanction of the Govemment. There are some vacancies 
in these posts. There is at present a ban on filling of 
vacant posts.
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Amwxure

to Questions 16

Details of Zonal Offices Details of Regional Offices

Location of Zonal Offices No. of Kendras 
under Zonal 

office

Location of 
Regional Offices 

Under Zonal Offices

No. of Kendras 
under Regional 

Office

1 2 3 4

1. Quwahati (Assam) 42 1. Guwahati 13

2. Jorhat 14

3. Itanagar 04

4. Shillong 05

5. Agartala 06
2. Imphal (Manipur) 16 6. Imphal 09

7. Kohima 07
3. Lucknow (Uttar Pradesh) 64 8. Gorakhpur 12

9. Allahabad 11
10. Kanpur 12
11. Meerut 11
12. Dehradun ‘ 09
13. Agra 09

4. Kolkata (West Bengal) 28 14. Jalpaiguri 09
15. Howrah 13
16. Port Blair 06

5. Jaipur (Rajasthan) 30 17. Udaipur 15
18. Jodhpur 15

6. Bhubaneshwar (Orissa) 16 19. Behrampur 08
20. Sambalpur 08

7. Mumbai (Maharashtra) 33 21. Pune 12
22. Nagpur 10
23. Panaji 11

8. Hyderabad (A.P.) 24 24. Warrangal 12
25. Vijayawada 12

9. Patna (Bihar) 50 26. Ranchi 15
27. KIshanganj 10
28. Muzaffarpur 10
29. Gaya 15
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1 2 3 4

10. Chennai (Tamilnadu) 31 30. Madurai 16

31. Coimbatore 15

11. Thiruvananthapuram (Kerala) 16 32. Calicut 16

12. Gandhinagar (Gujarat) 22 33. Baroda 12

34. Rajkot 10

13. Solan (Himachal Pradesh) 12 35. Bilaspur 12

14. Jammu (J&K) 14 36. Kathua 14

15. Chandigarh (Punjab) 15 37. Jallandhar 15

16. Alipur (Delhi & Haryana) 19 38. Mehrauli 09

39. Kamal 10

17. Bangalore (Karnataka) 20 40. Mysore 11

41. Dhaiwar 09

18. Bhopal (Madhya Pradesh) 48 42. Tikamgarh 10

43. Jabalpur 10

44. Gwalior 10

45. Raipur 08

46. Ujjain 10

Grand Total 500 500

SHRI RAM PRASAD SINGH: Mr. Deputy Speaker, 
Sir, the reply given by the Government is not sufficient. 
I had asked about the district-wise number of these 
kendras but it has nowhere been mentkHied in the reply 
placed on the Table of the House. Only difference has 
been stated in that are 18 zonal and 46 regk>nal offices.
I woukl clearly like to know their district wise number. 
The hon. Minister has stated in his reply that the working 
period of the Nehru Yuva Kendra Organisation has been 
assessed during 1990-91 and achievements during the 
period have been found veiy satisfactory. This Kendra 
has been undertaking various useful activities like 
organising National Integration Camps, social service and 
training programmes etc. t>eskles resolving various other 
problems in mral areas. I would like to know whether the 
Government have again reviewed the performance of 
Nehru Yuva Kendras after 1990-91 arKi if so, what follow 
up actk>n has been taken by the Government on the 
basis of it. It has not been deariy mentk>ned in the 
reply. I wouM like the hon. Minister to give details in this 
regard.

KUMARI UMA BHARATI: Firstly, the question asked 
by the hon. Minister ...(Intanuptions) Sir, what to do, the 
impact of Shri Ramdas Athawal̂ i has been spelt. It can 
also happen that I might have expressed the provMe of 
the almighty and he might get an opportunity to become 
a Minister sometime.

SHRI RAM PRASAD SINGH: Many-many thanks, we 
can become only when you people quit.

KUMARI UMA BHARATI: There are Nehru Yuva 
Kendras in the whole country and in almost all the districts 
except 106 districts because new districts keep on getting 
created like the creatton of Jharkhand state recently. The 
formatkm of new states results in formation of newer 
districts. When announcements to the affect of setting up 
new districts are made It takes a tot of time for us under 
our extending financial set up. Hence we have triad that 
the youth coordination of the neartiy districts are assigned 
the duty of the Nehru Yuva Kendra of those districts in 
whtoh there is no youth co-ordinatk>n and we open a
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base office set up In those districts. This way the office 
of Nehru Yuva Kendra Organisations are either working 
under the same youth coordinator or the youth co­
ordinator of the districts in the vicinity of those districts is 
working as the incharge of those where no youth 
coordinator is present by taking addittonal charge.

Mr. Deputy Speaker. Sir. through you. I would like to 
submit to the hon’ble Members that Nehru Yuva Kendra 
is an institution which enable the youth, non-students or 
those who have come out of schools and are not on the 
rolls of schools, to utilise their energy to fight as volunteers 
against evils prevailing in the country, problems relating 
to pollutk>n and disease. It is a very good organisation 
set up to tackle youth related problems and other social 
problems. Set up with a very good objective, the 
organisation has done excellent job and results are before 
us. Therefore, I urge hon’ble Members to undertake the 
work by utilising funds from MPLAD scheme through 
Nehru Yuva Kendras, so that good results are achieved 
and youth volunteers of Nehru Yuva Kendra get engaged 
in work because many members have the apprehension 
regarding satisfactory perfomnance of agency to which 
the funds are likely to be allotted for undertaking work. 
With a view to make the organisation broad-based and 
to expand Its working, the Government have allotted some 
more schemes to it including ‘Rashtra Punamirman Vahini 
Scheme’ and one more scheme ‘Swavlamban’ is under 
conskjeration. Nehru Yuva Kendras are functioning in each 
district of Bihar. The difficulty hon’ble Member may have 
faced is perhaps because coordinators are not available 
at some of the places.

SHRI RAM PRASAD SINGH: I would like to submit 
to you that ...(Interruptions}

MR. DEPUTY SPEAKER: You tr«y raise your point 
in the supplementary question, first let the hon’ble Minister 
complete the reply.

KUMAR! UMA BHARATI: The Court has stayed 
appointment of new coordinators and existing coordinators 
are entrusted additional charge of adjoining district where 
there is no coordinator. As I have stated, except-106 
districts in the country, Nehru Yuva Kendras are 
functk)ning in almost every district. In some of the districts 
youth coordinators exist and where there is no coordinator, 
charge of that place is handed over to another district 
youth coordinator. The hon. Member is aware that as far 
as new appointments are concerned. Finance Ministry 
adopts a tough stand because of financial constraints. It 
has caused a practical diffk:ulty for us.

SHRI RAM PRASAD SINGH : Mr. Deputy Speaker. 
Sir, I have clearly asked whether their performance was

assessed after 1990-91. Hon’ble Minister has not replied 
to it. Hon. Minister did not tell whether the Government 
assessed working of Nehru Yuva Kendra after 1990.

The second question is. what steps the Government 
have taken to remove the obstacles in it. as hon’ble 
Minister has said that there are some obstacles and 
disparities in it. My question is whether the Government 
have tried to find out whether the funds, grants etc. 
provided to Nehru Yuva Kendras are being utilised 
properly or they are being misused?

KUMARI UMA BHARATI: The Government reviews 
the working of Nehru Yuva Kendras. It is done through 
internal departmental system. Though it is an autonomous 
body, yet we monitor its working.

SHRI RAM PRASAD SINGH: Mr. Deputy Speaker. 
Sir, I have repeatedly asked as to when the working of 
Nehru Yuva Kendra was reviewed after 1990*9l". but 
hon’ble Minister is not replying to it.

KUMARI UMA BHARATI: Every time, the meeting of 
Board of Govemors take place, its working is reviewed. 
Especially, during last one or one-and-a-half year, since 
when I was handed over the charge of this organisation 
under the Ministry of Sports and Youth Affairs, we have 
been holding meeting of Board of Governors regularly. 
Actually, the meeting of Board of Govemors is required 
to be held every three months but sometimes when the 
situation so arises meetings are held in one or one-and- 
a-half month or even 15 days. And during each meeting 
we review the working of Nehru Yuva Kendra. Thus, I 
can say that our set up is such that not to speak of 
three months, on several occasions the working of Nehru 
Yuva Kendras is reviewed before stipulated period of three 
months through the meeting of Board of Govemors. It is 
our intemal system. It may have been delayed once or 
twice but normally either it is reviewed on time or even 
before time. This organisation comprises Members from 
Lok Sabha and Rajya Sabha and some private members 
as youth representatives to work in the field of youth 
affairs. We regularly review its working and whenever the 
need arises we carry out improvement in the system.

SHRI RAM PRASAD SINGH: Mr. Deputy Speaker, 
Sir, hon’ble Minister has replied half of my question. I 
had inquired about anomalies in pay in my supplementary 
question which she did not reply. The written statement 
laid by hon’ble Minister on table of the House does not 
include reply to my supplementary.

KUMARI UMA BHARATI: There is no disparity. 
Volunteers and youth coordinators are performing very



21 Oral Answer VAISAKHA 3, 1924 (Saka) to Questions 22

SHRI RAM PRASAD SINGH: Mr. Deputy Speaker. 
Sir, as per the reply to my question laid on the table, 
hon’ble Minister has accepted that there are anomalies 
in pay. Therefore, in my supplementary, I asked about 
the steps taken by the Government to check financial 
in'egularitles and remove anomalies in pay. The Hon’ble 
Minister has not replied it. I would like hon’ble Minister to 
reply to this part of my question also.

{English]

MR. DEPUTY SPEAKER: Have you not replied to
that?

KUMARI UMA BHARATI; I have already replied.

MR. DEPUTY SPEAKER: Have you got anything to 
add?

KUMARI UMA BHARATI: All I want to say is that he 
was feeling that I had forgotten something. I have not 
forgotten anything. Sometimes, we have complaints but 
we sort out the complaints on time.

SHRI K. MALAISAMY: From the statement laid and 
the reply given by the hon. Minister, it is seen that they 
have made a tremendous impact in terms of youth 
training, etc. The hon. Minister has given the figure of 
500 zonal offices for the nation. What I am trying to 
know from the hon. Minister is the crucial date on which 
these 500 centres were there. Were they there from the 
beginning? Or, are they increasing the zonal offices 
depending upon the needs of the situation? If your policy 
is fixed at 500 and you are not going to increase them,
I would leave it. On the other hand, if you are going on 
increasing depending upon circumstances, depending upon 
your popular programme, in terms of more number of 
offices and more manpower? What is the rationale for it?

KUMARI UMA BHARATI: I think, there is some 
confusion In that question. May be, I am confused 
because he has said that there are 500 zonal offk:es. 
They are not 500 zonal offices. The zonal officers are at 
the level of the State and the youth co-ordinator is at the 
level of the district. I think, the hon. Member is asking 
about the youth co-ordinators. We have 500 functional 
NYK districts. As I told you just now, there is some 
increase in the number of districts. So, 106 districts are 
such which do not have youth co-ordinators in the Nehru 
Yuva Kendra Sangathan set up. The zonal offices are at 
the level of the State not at the level of the district. I 
think, the hon. Member's question was about the districts.

SHRI K. MALAISAMY: I am concerned about the 
zonal offices. There are only 18 zonal offtoes as against 
nearly 34 States.

KUMARI UMA BHARATI: Now, I get your question. 
As I have told you about the set up of tfie youth co­
ordinators in the district level Nehru Yuva Kendra 
Sangathans, we have to apply the same principles due 
to the instructions off the Finance Department in the zonal 
offices also.

So, there is an increase in the number of States 
also. We have a system where there is some additional 
charge for the regional coordinators and zonal Directors 
also. Right now, we have no plans to increase because 
as I have told you, there is a very strict instruction from 
the Finance Ministry. So, there is no planning to increase 
in the number of Youth Coordinators. Whatever will come 
will come first to the youth coordinators and then their 
promotk>n as Zonal Directors. There is no planning to 
directly recruit any Zonal Director or there is no planning 
to recruit any Youth Coordinators. But there is a plan to 
extend the work in the newly created districts and newly 
created States also.

[Translation]

SHRI KANTILAL BHURIA: Mr. Deputy Speaker. Sir, 
through you I would like to submit to the hon’ble Minister 
that Government’s statements do not reflect their actions. 
It is an august organisation known as Nehru Yuva Kendra 
throughout the country, but it is being politicised. Whether 
the hon'ble Minister can assure this House that the 
scheme run by the Government is leading the misled 
youth in the right direction through constructive works. 
But, it has not been observed anywhere I would like to 
cite an example of my constituency where the organisation 
is indulged in political consideration in place of rendering 
constructive work. Seva Bharati and other organisations 
are leading the country in wrong direction. The volunteers 
of Seva Bharati in collusion with Nehru Yuva Kendra 
plotted this all in Gujarat. This organisation is misguiding 
poor folk in the villages and it provocates them to spoil 
the atmosphere. I would like to know whether the 
Government would include good people in this 
organisation and given them an opportunity to work. There 
are political consideration, such as the area people belong 
to and their political affiliation. Efforts are being made to 
malign the organisation by associating such elements with 
the organisations. ...(Intemiptions) It is essential for you 
to look into it. I would like to know whether the 
Government would keep this organisation away from 
politics and give an opportunity to the good people to 
work, as in my constituency or in border areas of Gujarat 
people of Seva Bharati and Nehru Yuva Kendra are 
misleading the people in villages and are provocating 
them to spread riots. Whether the Government woukl 
make efforts to prevent it?
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KUMARI UMA BHARATI: Mr. Deputy Speator, Sir, 
so far I could not understand wtiether hon’ble Member 
has asked a question or has levelled a charge. If he has 
levelled charges, then these are baseless. First, I would 
return word ‘drama’ to him since no drama is staged in 
Nehru Yuva Kendra. I do not Itnow if he stages a drama. 
If he wants that Nehru Yuva Kendra should be Itept away 
from politics, in this regard I would like to tell him that 
there is no politics in NSV, Volunteer, Youth Coordinator, 
Zonal Division, and NRC scheme run by the Government* 
...(Interruptions)

SHRI KANTILAL BHURIA: Mr. Deputy Speaker, Sir, 
even an organisation after a great leader's name is being 
politicised ...(Interruptions) It is a matter of serious 
concern. ...(Interruptions)

[English]

MR. DEPUTY SPEAKER: Shri Kantiial Bhuria, you 
have already told about it.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI: Sir, she being a 
Cabinet Minister, shoukj not reply this question in such 
a manner where insinuation is caused on Pandit 
Jawaharlal Nehru. This is not fair. ...(Interruptions)

Uranslation]

SHRI KANTILAL BHURIA: The job of this organisation 
is to lead the youth in right direction. ...(intenvptions) 
They are associating this organisation. ...(Intenvptions) 
This organisation has been formed for leading the country 
in right direction whereas they are politicising it. 
...(Intenvptions) Hon'ble Minister is commenting in this 
manner. ...(Intemptions)

SHRI SHRIPRAKASH JAISWAL: Mr. Deputy Speaker, 
Sir, it is a bek>w standard reply. Hon'ble Minister should 
not reply in this manner. ...(Interruptions)

SHRI KANTILAL BHURIA: Mr. Deputy Speaker, Sir, 
how the schemes of the Government ...(Interruptions)

[English]

MR. DEPUTY SPEAKER; Shri KantHal Bhuria, you 
have already told about it.

...(Interruptions)

‘Expunged as ordered by the Chair.

[Translation]

SHRI KANTILAL BHURIA: Mr. Deputy Speaker, Sir, 
hon’ble Minister is replying in a wrong way. It is 
government’s ...(Intemjptlons) in collusion with Bajrang 
Dal. ...(Interruptions) They are associating Bajrang Dal 
with it. ...(Intemptions)

12.00 hrs.

[English]

MR. DEPUTY SPEAKER: She has refuted it. She 
said, “We are not politk:ising if. ...(Intenvptions)

[Translation]

SHRI KANTILAL BHURIA: They talk of politicisatton. 
...(Interruptions) They have called Nehru’s name. 
...(Intenvptions)

SHRI SHRIPRAKASH JAISWAL: Mr. Deputy Speaker, 
Sir, please direct the hon’ble Minister not to reply In this 
manner. ...(Interruptions)

KUMARI UMA BHARATI: Remember, the standard 
of the reply depends upon the standard of the question.
...(Intenvptions) .

SHRI SHRIPRAKASH JAISWAL: She is a Minister.

KUMARI UMA BHARATI: He too is a Member.

SHRI SHRIPRAKASH JAISWAL: She is making fun 
of the name of such a great leader, that too within the 
House. ...(Interruptions)

SHRI KANTILAL BHURIA: Why it has been suggested 
to change the name of an organisation after Nehru’s 
name. ...(Interruptions) He should withdraw his words.
...(Interruptions)

[English]

SHRI PRIYA RANJAN DASMUNSI: Sir, a Cabinet 
Minister should not answer questions in such a manner 
where insinuation is absolutely cast on Pandit Nehru, who
is not here. ...(Interruptions)

[Translation]

SHRI KANTILAL BHURIA: Who has authorised him 
to change? ...(Intenuptions) The manner of carrying out 
change this way is being discussed in the House. 
■ ■ (Interruptions) she sliould withdraw her words.
...(Intenvptions)
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[EngHsh]

MR. DEPUTY SPEAKER: Shri Bhuria, you have 
asked whether this institution is being politicised and she 
has said, no. Then she asked, do you want politicisation, 
in the sense that. She linked it with Nehru’s name.

...(Intenvptions)

SHRI PRIYA RANJAN DASMUNSI: This is my 
objection, Sir. ...(Interruptions)

[Translation]

SHRI KANTILAL BHURIA: Mr. Deputy Speaker, 
please get these words expunged from the proceedings.
...(Interruptions)

(English]

MR. DEPUTY SPEAKER: She asked whether you 
are intending that, and you said, no. That is also part of 
the record. Now Shri Jagdamt>i Prasad Yadav.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI: Sir, I suggest that 
this should be expunged from the record.

MR. DEPUTY SPEAKER: I shall look Into the whole 
thing. Whatever is not a decent expression, I shall 
expunge it. Now Shri Jagdambi Prasad Yadav.

[Translation]

SHRI JAGDAMBI PRASAD YADAV: Mr. Deputy 
Speaker, Sir, I would like to know two things from hon. 
Minister.

[Engfish]

MR. DEPUTY SPEAKER: The Question Hour is over.

WRITTEN ANSWER TO QUESTIONS

[English]

Eradication of Leprosy

•341. SHRI G.J. JAVIYA: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state:

(a) whether the number of leprosy cases are 
increasing alanningly in the country;

(b) if so, the details of cases reported during the 
■year 2001-2002 and till date, State-wise;

(c) the details of the amount allocated and spent for 
prevention/eradication of leprosy during the above period, 
State-wise particularly in the State of Gujarat; and

(d) the steps taken for prevention/eradication of 
leprosy in the country?

THE MINISTER OF THE HEALTH AND FAMILY 
WELFARE (DR. C.P. THAKUR): (a) and (b) No. Sir. The 
total number of leprosy cases are not increasing 
alarmingly as evident from the Table given below. 
However, with increased lEC and Surveillance efforts, 
even hidden cases are being detected from Urt>an Slums/ 
Difficult and inaccessible rural areas for prompt Multi Drug 
Therapy.

Years Routinely
detected

Detected
through
MLEC

Total
Detected

1998-1999 4.21 lakhs 3.62 lakhs 7.83 lakhs

1999-2000 3.87 lakhs 2.13 lakhs 6.00 lakhs

2000-01 5.02 lakhs No MLEC 5.02 lakhs
Done (without

MLEC)

2001-02*(P) 3.31 lakhs 1.57 lakhs 4.88 lakhs

MLEC: (Modified Leprosy Ellmlrurtk>n Campaign)
*The State-wise breakup of leprosy cases detected routinely during April-December 2001 as weH as through MLEC during the year 
2001-02 is given In the enctosed Statement-1.
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(c) State-wtoe Government of India allocation and 
expenditure under NLEP during 2001-02 Including for 
State of Gujarat Is given in the enclosed statemen l̂l.

(d) With the assistance of the World Bank, first phase 
of National Leprosy Eradication Programme (NLEP) started 
in 1093-94 and all the Districts got covered under Multi 
Drug Therapy (MDT) by 1995-96. The Prevalence Rate 
(PR) ŵ hich was over 24/10.000 at the beginning of the 
first phase came down to 5.2/10,000 in March, 2000.

Second phase of World Bank assisted National 
Leprosy Eradication Programme (NLEP) for 3 years was 
started In 2001-2002 with the aim of achieving eKmination 
of leprosy i.e. a PR of less than 1/10,000 population at 
the National level, by March, 2004.

The main components of this Project are as follows;

(i) Decentralization with full responsibility for 
implementation, monitoring & financial

management to be done by the States. State 
and District Leprosy Societies have been fonned 
in the States for this purpose.

(ii) Integration of Leprosy services with General 
Health Care Services for greater reach of leprosy 
services.

(iii) Two rounds of Modified Leprosy Elimination 
Campaigns (MLEC) for detectton of hidden cases 
will be undertaken in the 2nd project.

(iv) Creating pubik: awareness about facts of leprosy 
through intensive Information, Educational & 
Communication (lEC).

(v) Training of all General Health Care Staff in 
leprosy.

(vi) Disability Care and prevention.

Statement I

National Leprosy Eradication Programme 

No. of Cases detected during the year 2001-02 (Prov.)

SI.
No.

State/UT Cases detected 
routinely (April-Dee. 

2001)

Cases detected during 
MLEC (2001-02)

‘ Total cases 
detected (3^ )

(P)

1 2 3 4 5

1. Andhra Pradesh 38639 3415 42054

2. Arunachal Pradesh 65 39 104

3. Assam 1398 NR 1398

4. Bihar 57429 42833 100262

5. Chattisgarh 11077 12353 23430

6. Goa 264 NR 264

7. Gujarat 8629 457 9086

8. Haryana 557 NR 557

9. Himachal Pradesh 186 25 211

10. Jharkhand 19379 20301 39680

11. Jammu Divn. 75 380 • 455



29 Written /^tsw»r VAISAIWA 3. 1924 {Saka) to Questions 30

1 2 3 4 5

12. Kashmir Oivn. 43 28 71

13. Karnataka 1342S 2930 16355

14. Kerala 1818 NR 1818

15. Madhya Pradesh 11516 3181 14697

16. Maharashtra 32505 5820 38325

17. Manipur 114 31 145

18. Meghalaya 34 NR 34

19. Mizoram 19 4 23

20. Nagaland 34 27 61

21. Orissa 22767 14122 36889

22. Punjab 969 199 1088

23. Rajasthan 1520 NR 1520

24. Sikkim 47 NR 47

25. Tamil Nadu 19613 7021 26634

26. Tripura 70 NR 70

27. Uttar Pradesh 56594 30739 87333

28. Uttaranchal 931 493 1424

29. West Bengal 26420 12653 39073

30. A&N Islands 54 NR 54

31. Chandigarh 234 26 260

32. D&N Haveli 168 117 285

33. Daman & Diu 43 NR 43

34. Delhi 3780 176 3956

35. Lakshadweep 6 NR 6

36. Pondicheny 235 163 398

Total 330657 157453 488110

P-Pfovtslonal. NR-R«poit not raoaivad.
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Statement H 1 2 3 4

Stat9-wiso Allocation and Ralease under National 
Leprosy Eradication Programme during 2001-02 22. Rajasthan 123.07 123.07

(Rs. in lakhs) 23. Sikkim 3437 3437

S.No. States 2001-02 24. Tamil Nadu 413.04 413.04

Alkication Release 25. Tripura 4647 4647
1 2 3 4

26. Uttaranchal 129 X)1 129.01

1. Andhra Pradesh 22333 22333 27. Uttar Pradesh 128250 128250

2. Arunachal Pradesh 62.09 62.09 28. West Bengal 574.66 574̂ 66

3. Assam 15335 15335 29. A&N Islands 1830 1830

4. Bihar 663.94 663.94 30. Chandigarh 550 550
5. Chhattisgarh 378 34 37834 31. D&N Haveli 6.00 6.00
6. Goal 1152 1152 32. Daman & Diu 1840 1840
7. Gujarat 61.97 61.97 33. Delhi 4836 4836
8. Haryana 61.94 61.94 34. Lakshadweep 6*00 6.00
9. Himachal Pradesh 49.69 49.69 35. Pondicherry 2iX) 2,00
10. Jammu & Kashmir 10035 10055 Total 677436 677436
11. Jharkhand 356.23 356 i3 [TranslaVon]

12. Karnataka 196X35 196.05 Modemiaatlon of Post Offices
13.

14.

Kerala

Madhya Pradesh

74.61

39532

1AA^

39532

*342. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state:

15.

16.

Maharashtra

Manipur

435.99

71JJ2

435.99

71.02

(a) the numtwr of post offices modernised during the 
last two years, State-wise;

17. Meghalaya 46.94 46.94
(b) whether certain States have been accorded priority 

in this regard; and

18. Mizoram 6051 6051 (c) if so. the reasons therefor?

19. Nagaland

20. Orissa

21. Punjab

89^2

540.77

3230

89^2

540.77

3230

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI PRAMOD 
MAHAJAN): (a) Number of Post Offices modernised during 
the last two years State-wise are as under.
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SI.No. Name of State No. of Post Offtees 
modernised 

during the last 
two years

1 2 3

1. Andhra Pradesh 21

2. Arunachai Pradesh 2

3. Assam 20

4. Bihar 24

5. Chhattisgarh 16

6. Delhi 11

7. Goa -

e. Gujarat 13

9. Haryana 10

10. Himachal Pradesh 17

11. Jammu & Kashmir 27

12. Jharkhand 11

13. Karnataka 13

14. Kerala 13

15. Madhya Pradesh 16

16. Maharashtra 12

17. Manipur -

18. Meghalaya 1

19. Mizoram 2

1 2 3

20. Nagaland 2

21. Orissa 10

22. Punjab 30

23. Rajasthan 13

24. Sikkim -

25. Tamil Nadu 20

26. Tripura 7

27. Uttar Pradesh 29

28. Uttaranchal 4

29. West Bengal 11

Total 355

(b) and (c) No, Sir. Post offices are prioritised for 
modernisation in different States based on traffic.

Kala-Aiar Cases

•343. DR. M.P. JAISWAL; Will the Minister of 
HEALTH AND FAIMILY WELFARE be pleased to state;

(a) the number of Kaia-«zar cases detected in various 
States of the country during the last three years;

(b) whether the Government propose to provide 
proper treatment to the people suffering from Kala-azan 
and

(c) if so, the steps taken by the Qovemment in this 
regard?

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. C.P. THAKUR): (a) As per the reports 
received from State Health Authorities, number of Kala- 
azar cases during the last three years is as follows:

SI. Affected 1999 2000 2001 (P)
No. States Cases Deaths Cnnwn Deaths Cases Deaths

1 2 3 4 5 6 7 8

1. Bihar 11627 277 12909 130 9905 196

2. West Bengal 1091 6 1244 11 1238 4
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1 2 3 4 5 6 7 8

3. Jharidiand Included 
in Bihar

469 0 475 0

4. Uttar Pradesh 81 5 47 0 22 3

5. Delhi* 84 9 84 9 13 1

6. Gularat* 0 0 0 0 1 0

7. Tamil Nadu* 1 0 0 0 0 0

8. Sikkim 2 0 0 0 0

Total 128B6 297 147533 150 11654 204

P-Provl8lonal 
‘Imported cases.

(b) and (c) The problem of control of Kala-azar Is 
addressed under the Kala-azar control Programme, which 
is a Centrally sponsored programme, and is presently 
being implemented in the Kala-azar endemic States of 
Bihar, West Bengal, Jharkhand and Uttar Pradesh. The 
strategy tor Kala-azar control adopted under the 
programme includes;

(a) Intemiption of transmission through vector control 
by undertai<ing residual insecticidal spraying in 
affected areas.

(b) Early diagnosis & complete treatment through 
Primary t-ieatth Care System.

(c) Health Education and Community Participation.

(d) Supply of DDT and drugs under the programme 
including Sodium Stibo-gluconate and 
pentamidine.

[English]

*344.

Int«rrwt Tsisphony

SHRi PRAVIN RASHTRAPAL:
DR. PRASANNA KUMAR PATASANI:

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Telecom Regulatory Authority of India 
(TRAI) held open sessions to elicit public opinion 
before formulating its recent recommendations to the 
Government on the introduction of Internet Telephony in 
the country;

(b) whether the Government have now received 
requests to put the recommendations on the Website so 
as to elicit public opinion once again;

(c) if so, whether the repetition of this process is 
likely to cause further delay in the implementation of 
TRAI's recommendations: and •

(d) if so, the steps the Government propose to take 
to avoM the delay and to introduce the Internet Telephony 
at the eariiest?

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI PRAMOD 
MAHAJAN): (a) Yes, Sir.

(b) to (d) As opening up of internet Telephony wouki 
have impact on all the categories of Telecom Service 
Providers, comments were invited from all the interested 
parties on the recommendations of TRAI by putting the 
recommendations on the website of the Ministry befot« 
taking a final decision. Guidelines for offering Internet 
Telephony Services have already been issued on 21st 
March, 2002. Since Govemment had deckled to open 
Internet Telephony only from 1 April, 2002, there has 
been no delay in allowing introduction of Internet 
Telephony.

[Translation]

Target for Small Seale Industries

•345. SHRI Y.G. MAHAJAN: Will the Minister of 
SMALL SCALE INDUSTRIES be pleased to state:
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(a) whether the Government has fixed any targets 
for the development of small scale industries In the 
country, State-wise;

(b) if so, whether these targets have been achieved:

(c) if so, the details thereof. State-wise, particularly 
in respect of Maharashtra; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS, MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) to (d) The 
Central Govemment do not fix any target for setting up 
of small scale industries. However, the Govemment of 
Maharashtra had fixed a target of 27,000 units for 
registration of small scale industrial units In the year 2001­
02 and the achievement upto February, 2002 was 19,186 
units.

[English]

Visit of Nepalese Prime Minister

•346. SHRI A.F. GOLAM OSMANI:
SHRI DALPAT SINGH PARSTE:

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state;

(a) whether the Prime Minister of Nepal visited New 
Delhi recently;

(b) if so, the outcome of the bilateral and multilateral 
issues discussed with him;

(c) the details of the agreements or MOUs signed 
during his visit including the terms thereof;

(d) whether the issue of increasing the trade volume 
between the two countries was also taken up; and

(e) if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) to (e) His Excellency Mr. Sher 
Bahadur Deuba, Prime Minister of Nepal, paid an official 
good will visit to India from March 20-25, 2002 at the 
invitation of the Prime Minister of India. During the visit, 
PM Deuba called on the President and Vice President

and held talks with the Prime Minister. The Home Minister, 
Extemal Affairs Minister, Defence Minister, Commerce and 
Industries Minister, Human Resource Devek>pment Minister 
and Water Resources Minister called on the Nepalese 
Prime Minister. PM Deuba attended a business meeting 
organised jointly by the Confederation of Indian Industry 
and the Federatton of Indian Chamtwrs of Commerce 
and Industries. He also visited Kolkata where he met the 
Governor and Chief Minister of West Bengal. The 
discussions were friendly and cordial, in keeping with the 
close relations between India and Nepal.

The discussions heM during PM Deuba’s visit focused 
on issues relating to terrorism and bilateral trade and 
economic cooperation. Both Prime Minister reiterated the 
determination of the two countries to work closely in 
fighting the scourge of terrorism which was adversely 
affecting peace and stability in the region as also 
impeding, socio-economic development. The Prime 
Ministers renewed the commitment off the two countries 
not to altow their respective territories to be used for 
activities inimteal to the interest of the other. In pursuance 
of their shared ol̂ ective of combating terrorism and cross­
border crimes, the two Governments agreed to intensify 
their ongoing cooperation and to continue woriting closely 
with each other. '

As regards trade and economic co-operation, the two 
Prime Ministers noted with satisfaction the successful 
renewal of the India-Nepal Trade Treaty for a period of 
five years till March 5, 2007 with mutually agreed 
amendments to the Protocol to the Treaty without 
changing Its basic framewori(.

On the Pancheshwar Hydel Project, the two Prime 
Ministers noted that considerable wort( had been done 
on the field investigations for the Joint DPR. They agreed 
that all out efforts should be made to complete a Joint 
DPR before June this year.

An Agreement on Cooperation in the FieM of Science 
and Technology was also signed during the visit.

The Nepalese Prime Minister invited the Prime 
Minister to pay an official visit to Nepal at an eariy date. 
The invitation was accepted. Dates of the visit wouM be 
decided through diplomatk: channels.

[Translation]

Indian Territories under Occupation of Neighbouring 
Countries

*347. SHRI RAMDAS ATHAWALE; Will the Minister 
of EXTERNAL AFFAIRS be pleased to state;
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(a) the names of the neighbouring countries which 
have occupied the Indian Tenitories as on date indcating 
the dates from which such occupation is continuing;

(b) the details thereof;

(c) whether attention of the international Organisations 
has been drawn in this regard;

(d) if so, the details thereof; and

(e) the total area of land freed from the occupation 
of the neighbouring countries till date?

THE IWIINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) to (e)

China

China illegally occupies approximately 38,000 sq. tons, 
of Indian territory in the State of Jammu & Kashmir. In 
addition, under the so-called Slno-Pakistan Boundary 
Agreement of 1963, Pakistan illegally ceded 5,180 sq. 
kms. of Indian tenitory in Pakistan-occupied Kashmir to 
China.

India and China are seeking a fair, reasonable and 
mutually acceptable settlement of the boundary question 
through peaceful consultations.

Pakistan

Pakistan has been Illegally occupying approximately
78,000 sq. kms. of Indian tenitory in the State of Jammu 
& Kashmir since 1947.

Under the Simla Agreement and the Lahore 
Declaration, India is committed to resolving all issues with 
Pakistan peacefully through bilateral dialogue.

Bangladesh

There are areas along the India-Bangladesh boundary 
undei physical possession by nationals of the other 
country than to which the land bekmgs. These are termed 
adverse possessions. There are 111 Indian enclaves in 
Bangladesh and 51 Bangladesh enclaves in India. The 
Indian enclaves in Bangladesh are sovereign Indian 
territories.

The 1974 Agreement between the Govt, of the 
Repubik: of India and ttw Govt, of the People’s Republk; 
of Bangladesh concerning the demarcation of the land 
boundary between India and Bangladesh and related 
matters, provides for exchange of adverse possessions.

The Govt, of India le committed to an early settlement of 
aH boundary-related matters with Bangladesh.

Nepal

The Govt, of Bihar has indicated that an area of 
some 5,000 acres (approximately 20.23 sq. km.) of land 
in Narsahi-Susta area adjoining the Qadak river in West 
Champaran District has been encroached upon by 
Nepalese nationals. There is a cBfference of perception 
of the boundary alignment between India and Nepal in 
this area due to the shifting of rivers over the last several 
decades.

The matter has been discussed with the Government 
of Nepal on various occasions and is presently under 
consideration by the Joint Technical Level India-Nepal 
Boundary Committee (JTC) constituted to identify and 
rek)cate missing boundary pillars and also resolve other 
ambiguities which may have developed in certain 
segments due to shifting of rivers etc. Discussions on 
the management of the border would continue in the 
Joint Woridng Group on Border Management and t>etween 
the two Home Secretaries also.

[English]

Privatization of VSNL

*348. SHRI ARUN KUMAR : Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state:

(a) whether the internal security of the country is 
threatened with the privatization of VSNL; and

(b) if so, the Government plan to nranltor the security 
aspect sequel to VSNL privatisation?

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI PRAMOD 
MAHAJAN); (a) No, Sir.

(b) The existing Iksence of VSNL provides /nfer-a/te 
that VSNL will be required to extend in its Iksensing 
network necessary facilities to the State or Central 
Government or officers duty authorised on their behalf as 
may be required in the interest of public safety. The 
Shareholders’ Agreement with the strategk: partner also 
requires the strategk; partner to comply with all the 
conditions of licences or orders or other dlrecttons of the 
Government or any appltoable Government Authority In 
matters relating to security of tt)e country.
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US NudMr Report

*349. SHRI JYOTIRAOITYA M. SCINDIA:
SHRI SUSHIL KUMAR SHINDE:

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state:

(a) whether the attention of the Government has t)een 
drawn to the recent reports to the effect that the US 
would use nuclear weapons against at least seven 
countries including Russia; and

(b) if so, the reaction of the Government thereto in 
the context of world peace?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) Government have seen reports 
and commentaries in US newspapers on the subject. 
Official statements by the US Govemment have described 
the latest US Nuclear Posture Review as ‘not an 
operational planning documenf.

(b) As part of its long standing policy, India continues 
to seek systematic restraints on use of nuclear weapons 
through a range of well considered steps.

*350.

Kidney Trade

SHRIMATI SHYAMA SINGH: 
SHRI ADHIR CHOWDHARY:

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether the Govemment are aware that despite 
ban, Kidney trade still flourishes in several parts of the 
country;

(b) if so, whether a large number of Kidneys are 
being destined for the patients in the middle-east 
countries;

(c) if so, the facts thereof;

(d) whether the Government propose to probe the 
racket through CBI; and

(e) the details of other steps taken/being taken to 
check such rackets?

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. C.P. THAKUR): (a) to (e) The 
Transplantatkm of Human Organs Act was enacted on 
8th July, 1994 to provide for the regulatton of removal.

storage and transplantation of human organs for 
therapeutic purposes and for the preventton of commercial 
dealings In human organs. The said Act is applicable in 
the whole of the States of Goa, Maharashtra and 
Himachal Pradesh and all the Union Territories. It has 
been adopted/enacted by all the States except Bihar and 
newly created States, nanwly, Uttaranchal, Jharkhand and 
Chhattisgarh. Under Section 18 to 23 of the saki Act, 
necessary provisions have been made to check such trade 
of hunun organs. Govemment have not received any 
infomurtton relating to large numt>er of kidneys being used 
for the patients of MkMIe East countries, and accordingly 
there is no propoeal to ask CBI to make any enquiries 
in this regard.

Use of Bronchoscopes

*351. COL. (RETD.) SONA RAM CHOUDHARY: 
SHRI SULTAN SALAHUDDIN OWAISI:

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether the attentkm of the Govemment has been 
drawn to the news item that Bronchoscopes devise 
recalled from US hospitals due .to exposure of patients to 
disastrous Bacteria, still in use In Indian hospitals as 
reported in ‘Hindustan Times” dated, March 8, 2002;

(b) if so, the tacts of the matter reported therein;

(c) whether the Government propose to ban the 
import and use of this rejected device; and

(d) if so, the details thereof atongwlth the steps so 
far taken by the Govemment in this regard?

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. C.P. THAKUR): (a) to (d) Yes, Sir. It is 
true that Olympus America has withdrawn certain 
Bronchoscope models. These were distributed in several 
countries of the world. Bronchoscope models have been 
withdrawn due to presence of a bacteria that spread 
potential life threatening infection to patients. The source 
of the bacteria is believed to be a loose part of the 
Bronchoscope, whch couM act as a reseivoir for bacteria.

The infonnatlon about use of equipments in hospitals 
all over India is not centrally maintained In the Ministry 
of Health & Family Welfare. Nevertheless, Information 
regarding use of Bronchoscope in Central Govemment 
hospitals In Delhi/An India InstHute of Medical Sciences 
has been collected. Out of the Bronchoscope used In 
thoee hospitals, the number of Olympus Bronchoscope is 
as foltows:
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AIIMS-2, RML-1, 8afdarjimg-2, LHMC-Nil

The models being used in the above hospitals are 
not the ones, which have been recalled by the company.

Attention of all the Slate Governments/Central 
Government Hospitals is being drawn to the recall of 
certain models of Olympus Bronchoscope.

Telephone Connections In Rural Areas

*352. SHRI ASHOK N. MOHOL:
SHRI RAMSHETH THAKUR:

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Government have expressed its grave 
concern over the non achievement of target fixed for 
telephone connections in the rural areas;

(b) if so, the reasons for not achieving the target 
set, State-wise;

(c) the steps taken by the Government to achieve 
the target set therefor;

(d) whether the Government have set up village 
telephony cell; and

(e) if so. the objectives thereof?

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI PRAMOD 
MAHAJAN): (a) Yes, Sir.

(b) The Private Basic Telephone Service Operators 
have generally not extended their network to rural areas 
so far.

(c) Government has recovered LiquMated Damage 
(LD) charges for the delay in fulfilling the obligations and 
has made it clear to the concerned private operators that 
their committed performance obligations cannot be diluted. 
Government has also asked them to complete the 
unfulfilled committed roll out obligations by December, 
2002 against submission of Additional Performance Bank 
Guarantees and Deed of Guarantees. Further, Government 
has advised them to explore the possibilities of entering 
into mutually acceptable agreements with any of the otfwr 
operators in their respective servk» areas for providing 
ViUage Pubik: Telephones.

(d) and (e) The Basic Service Group of the 
Department of Telecom, whteh has been monitoring this 
matter, is also facilitating expeditious resolution and 
redressal of Issues that arise from time to time so as to 
ensure that the obligations are fulfilled.

Growth of Shipping Industries

•353. SHRI SHANKERSINH VAGHELA: Will the 
Minister of SHIPPING be pleased to state;

(a) whether the Government are aware of the sluggish 
growth of Shipping Industry in the country as compared 
to rapid growth of the merchant fleets in the countries 
like China and Singapore;

(b) if so, the reaction of the Government in this 
regard;

(c) the details of the strategies proposed to be 
fomiulated to reverse the process;

(d) whether the Government propose to create a fiscal 
regime at par with that adopted by advance maritime 
countries; and

(e) if so, the details thereof? '

THE MINISTER OF SHIPPING (SHRI VED 
PRAKASH GOYAL): (a) Though it is a fact that the growth 
of Indian shipping tonnage has been sluggish during the 
last decade, but on perusing the comparative positbn 
vis-a-vis other maritime nations as given in the enclosed 
Statement, it would be evident that both in quantum and 
percentage growth of tonnage. India is not unique in 
having a lower growth rate, particularly during the last 
five years.

(b) India inherited a minuscule merchant fleet of 0.75 
million GT at the time of independence. However, 
proactive and facilitative policies followed by the 
Government in the fonn of cargo support to Indian 
bottoms, facilitative fiscal regimes, capital at concessional 
rate of interest, etc. enabled Indian fleet to expand and 
diversify at a much faster pace. However, due to the 
liberalization of the economy various benefits and 
concessions for the growth of Indian shipping tonnage 
were gradually withdrawn. Thus, the Indian shipping 
tonnage after 1991 grew at a much sk>wer pace and in 
fact started declining after reaching the 7 million GT mark 
in 1996 and as on 1.4.2000, the Indian fleet was 6.66 
million GT. However, as on 1.4.2002 the Indian fleets 
tonnage stands at 6.82 mitlkm GT.
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The Government of India having realized the need 
for stemming this decline in Indian shipping tonnage 
initiated a series of faciHtative fiscal measures during last
3 years and notable of them are as follows;

• Restoration of Section 33 AC of the Inconne 
Tax Act from 50% to 100% tax relief on amounts 
earmarl(ed for vessel acquisition in separate 
reserve account.

• Increase in depreciation rate from 20% to 25%.

• Necessary amendments in Exim policy to rectify 
the anomaly of categorizing acquisition of second 
hand vessels as capital goods, which 
necessitated procuring of special import licence 
for the purpose.

• Ministry of Shipping convinced Ministry of Finance 
to roll back imposition of 5% customs duty on 
acquisftion of ocean going ships from abroad.

• Allowing 100% foreign direct investment in the 
field of shipping.

• Expanding the scope of Section 33AC to 
stimulate Indian ship owners to earmark higher 
funds for acquisition of tonnage. Further, to make 
this section more attractive for Indian ship 
owners, Government has decided to allow 
deduction of funds transferred under Section 
33AC while computing book profits for the 
purpose of Minimum Alternate Tax.

(c) to (e) As has been mentioned above, the 
Government of India has already initiated a series of 
steps during the last three yeare so as to boost the 
Indian shipping industry, whkih in turn would lead to 
acquisition of more tonnage.

In addition to the above, the Government has also 
initiated the following so as to achieve a level playing 
field for Indian shipping industry and make it internationally 
competitive;

• The Government constituted an Expert 
Committee under the Chairmanship of Shri 
Rakesh Mohan to review Indian Shipping and 
to recommend measures to address the 
associated problems. The Committee has 
rscommended introduction of Tonnage Tax as 
is followed by the leading maritime nations of 
the world. The recommendations of the 
committee are being considered by the 
Government.

• The Government has initiated a series of 
measures to improve port infrastnicture and 
efficiency so as to attract higher capacity vessels, 
improve turnaround time, reduce per unit cost, 
etc. which wouki .have a positive impact on the 
Indian shipping industry.

• The Government has allowed private sector 
participation in the realm of provMing training to 
seafarers, which would help in producing a 
higher number of quality seafarers to man Indian 
flag tonnage.

Statement

Comparative Growth of S h ^n g  Tonnage

(in milKon GT) 

CAGR CAGR

1980 1995 1996 1997 1998 1999 2000 1995-2000 1980-2000

China 6A7 16.94 16.99 1633 165 1631 16>»9 -053% 7.00H

Hongkong 1.71 8.79 7J5 5.77 6.17 7.97 10.24 330H 24.94%

India S.91 7.12 7.12 6.93 6.77 6.91 6.66 -1J9H

Indonesia 1^1 2.77 2.97 3.19 32S 3.24 338 4A0% 6.99%

Iran 1.28 2.9 336 355 334 354 4.23 9.17S 1152H

Malaysia 0.7 3.28 4.17 4S4 S2 5.24 532 ^2M% 33JOO%

Korea 434 (>.97 755 7A2 5 ^ 5.73 6.19 -2M% 2.13H

Singapore IJbb 13A1 16>«4 18.87 2037 21.78 2149 1158H 9J03%
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QMP Norms of WHO on Small PharmacmiUcal 
Manutaeturara

•354. DR. SANJAY PASWAN: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Indian Pharmaceutical Alliance has 
requested the Government to impose Good Manufacturing 
Practices (GMP) norms of WHO on Small Scale 
Phamiaceutical Companies;

(b) if so, the reasons put forth by the Indian 
Pharmaceutical Alliance for the same and the 
Govemnnenfs reaction thereto; and

(c) the steps being taken by the Government to 
safeguard the interest of Small Scale Pharmaceutical 
Companies?

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. C.P. THAKUR): (a) and (b) The need 
for upgrading the requirements for Good Manufacturing 
Practices (GMPs) have been expressed at various fora 
in recent years in order to ensure availability of quality 
drugs. However, no specific request from Indian 
Phamnaceutical Alliance to impose GMPs on small scale 
drugs manufacturers was received. The National Human 
Rights Commission in their order dated 31.3.99 and 
Pharmaceutical Research and Development Committee 
headed by Dr. R.A. Masheikar, D.G., CSIR in its report 
of November, 99 stressed the need for upgradation of 
GMPs to that of International standards. Accordingly, 
Schedule M to the Drugs and Cosmetics Rules 1945 
was amended vide GSR No. 894(E) dated 11.12.2001.

(c) The amended provisions are required to be 
implemented uniformly by all drug manufacturers. 
However, following steps have been taken to safeguard 
the interest of small manufacturers:

(i) In order to give the existing manufacturing units 
time for making improvement, the upgraded 
GMPs shall become applicable after a period of
2 years from the date of notiftoation.

(ii) Majority of modifications incorporated under 
revised Schedule relate to in-house validatk>ns, 
documentation, preparation of Standard 
Operating Procedures (SOPs) and training of 
staff which require no substantial expenditure.

(iii) Workshops are also proposed to be conducted 
to educate small scale manufacturers on salient 
features of QMP and its compliance.

Teledenalty In Urban and Rural Araas

*355. PROF. UMMAREDDY VENKATESWARLU: WIH 
the Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state:

(a) the details of teledensity per hundred people in 
urt>an and rural areas separately;

(b) whether the Government are aware of the wkje 
divergence in teledensity between rural and urban areas;

(c) if so, the reasons therefor, and

(d) the details of the steps taken by the Government 
to bridge this gap?

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI PRAMOD 
MAHAJAN); (a) to (d) The average tele-density for 100 
people in urban and rural areas as per present estimates 
is 12.95% and 1.09%, respectively. The tele-density in 
urban areas is generally higher due to the concentrated 
nature of demand and higher levels of business and 
commercial activities in these areas.

A number of policy measures have been taken during 
the past few years to expand the telecom services in the 
rural areas. The New Telecom Polfcy-99 stipulates several 
specific objectives and time-bound targets of tele-density 
and ural telephony. These are, inter-alia, increasing the 
mral tele-density from the current level to 4% of the year 
2010 and to achieve telecom coverage of all the villages 
in the country and also to provide reliable nrwdia to all 
the telephone exchanges by 2002.

Production of Antl-Rables Vaccine from Sheep

*356. SHRIMATI KANTI SINGH:
DR. RAGHUVANSH PRASAD SINGH:

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether the Supreme Court has given any 
direction for banning production of anti-rabies vaccine from 
sheep as the use of such vaccine leads to paralysis and 
even loss of human life extensively;

(b) if so, the details thereof; and

(c) the steps taken by the Government in this regard 
so far?
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THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. C.P. THAKUR): (a) to (c) The Supreme 
Court of India in Its order dated 15.2.2002 has directed 
that the aspect of use of antl>rabie8 vaccine from sheep, 
leading to paralytic side effects and even causing deaths, 
be looked Into by the Government, Including the 
Committee for the Purpose of Control and Supervision of 
Experiments on Animals (CPCSEA).

The Government has encouraged phasing out of 
neural tissue vaccine by taking the following steps;

(1) Production of Tissue Culture Vaccine, which was 
around less than one lakh doses In 1992-93, 
has been steadily enhanced to 5 mlllk>n doses 
In 1999-2000 both in private and public sector.

(2) The incidence of animal bites ranges from 2.2 
to 2.5 million per year. For treatment of 2.5 
million animal bites, the requirenrant of Tissue 
Cutture Anti Rabies Vaccine (TCARV) is 12.5 
million doses per year, which will require a large 
increase in the production capacity for the 
vaccine. Therefore, while steadily expanding the 
supply of TCARV, including by augmenting the 
PH, Coonoor, Neural Tissue Vaccine is still being 
used in reducing quantities to meet the short 
fall In the public health system.

(3) Economical, efficacious and safe alternative 
methods in use of Tissue Culture Vaccine Intra- 
dennally is also being explored.

Agreement with Brazil on Space Research

•357. SHRI ANANDRAO VITHOBA ADSUL: Will the 
PRIME MINISTER be pleased to state:

(a) whether any agreement on space research has 
been signed with Brazil recently;

(b) if so, the details thereof; and

(c) the time by which It would be implemented and 
extent to which it will help our space research?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS. MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) Yes, Sir.

(b) Indian Space Research Organlsatton (ISRO) and 
the Agenda Espacial Brasiliera (AEB), the Brazilian Space

Agency signed a Memorandum of Understanding (MOU) 
on March 1, 2002 on cooperation in the peaceful use of 
outer space. This is a general umbrella agreement under 
which cooperative activities could be canled out in several 
areas such as the use of space and ground facilities for 
carrying out space research, application of satellites 
including communications, remote sensing and 
meteorok>gy, operatton of satellite ground stations, and 
training programmes.

(c) Specific activities under the MOU will be deckied 
from time to time by both sides depending on mutual 
interest. The MOU will enable Indian scientists to cany 
out joint prqects in space research and space applicatkms 
in different fields which wHI enhance scientific knowledge, 
facilitating national devetopment.

Telecom Finance Corporation

‘358. SHRI IQBAL AHMED SARADGI:
SHRI G. MALLIKARJUNAPPA:

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state;

(a) whettier the working group on Tenth Plan has 
suggested to set up a telecom fintmce corporation;

(b) if so, ttie details thereof and the reasons therefor

(c) ttw details of the other suggestions made therein 
and the reaction of the Government thereto; and

(d) the time by whk:h the final decision in this regard 
is likely to be taken?

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI PRAMOD 
MAHAJAN); (a) to (d) The Working Group on the Telecom 
Sector for the 10th Five Year Plan has, inter-alia, 
recommended the setting up of a Telecom Development 
Fund into which, the revenue earned by the Government 
from the Telecom Sector should be deposited and 
pk)ughed back into mral communication through soft loans 
to servtoe providers in rural areas. The Working Group 
recognised that a proposal In this regard needs to be 
examined in consultation with the Ministry of Finance.

The other recommendations ntade by the Working 
Group included suggestions for faster roll-out of network 
in the mral areas, promotion of private investment in the 
Telecom Sector, encouragement of indigenous 
manufacturing of telecom equipment, including 
strengthening of research & devetopment in this regard
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at w»H as the staps to improve customer services. The 
Report of the WorWng Group, which was corwtttuted by 
the Planning Commission, would be taken into account 
by the Planning Commission, while drafting the 10th Five 
Year Plan.

Community Internet System

•359. DR. SAHIB SINGH VERMA: Will the l̂ inister 
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Qovemment are considering to install 
a ‘Community Internet System" in the country:

(b) If so, the broad outline, the cost and the utility of 
the above system;

(c) the details of its provision, State-wise; and

(d) the time by which this system is likely to be 
installed in each State?

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRi PRAMOD 
MAHAJAN); (a) No, Sir.

(b) to (d) Do not arise.

VIbK of Vietnamese Delegation

•360. SHRI VILAS MUTTEMWAR: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state:

(a) whettwr a high level Vietnamese delegation visited 
India recently;

(b) if so, the details of the discussions held and the 
areas of cooperatton agreed to in the field of industrial, 
economk;, cultural and other spheres; and

(c) the extent to which the same will be benefksial to 
both the countries?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) Yes, Sir. A delegation led by 
Madame Nguyen Thi Binh, Vk:e President of Vietnam 
paid an official visit to India from 17-19 March, 2002.

(b) During the course of the visit, the visiting 
Vietnamese Vtee President called on the President of 
India, and met with Vtoe President and Prime Minister. 
Minister of External Affairs and Minister of Petroleum and 
Natural Gas called on the visiting Vice President During

the meetings, bilateral, regional and international issues 
including all areas of cooperatton were discussed.

(c) The visit was another step in further strengthening 
the cooperatk>n between the two countries.

[Translation]

Defence Personnel Killed in Land Mines Explosion

•361. SHRI RAJO SINGH: Will the Minister of 
DEFENCE be pleased to state:

(a) the number of persons an-ested for laying land 
mines during the last three years;

(b) the number of defence personnel killed in the 
explosion of land mines; and

(c) the action taken by the Govemment against the 
persons/terrorists involved therein?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (c) No data is separately maintained 
for arrests of persons/militants/terrorlsts involved 
specifksally for laying landmines. Laying landmines by any 
unauthorised person is tantamount to anti national/terrorist 
activity, and accordingly, appropriate legal action is always 
taken against those persons.

The numiser of defence personnel killed during the 
last 3 years due to land mine explosions including 
Improvised Explosive Devices (lEDs) as per the reports 
available with the Army Head Quarters is 63.

Manufacturing of LHB Coaches

•362. SHRI SADASHiVRAO DADOBA MANDLIK: WiH 
the Minister of RAILWAYS be pleased to state:

(a) whether the Govemment have set up a plant 
worth crores of rupees to manufacture LHB bogies with 
the help of M/s Alstom;

(b) if so, the details thereof;

(c) whether the said Gennan Company has refused 
to transfer the technology of manufacturing LHB bogies 
to India;

(d) if so, the details in this regard atongwith the 
reasons therefor, and

(e) the steps taken by the Govemment in this 
regard?
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THE MINISTER OF RAILWAYS (SHRI NITISH 
KUMAR): (a) and (b) No, Sir. The Government has not 
set up a separate plant worth crores of rupees to 
manufacture LHB Coaches. The existing production unit 
at Kapurthala, Rail Coach Factory (RCF) is however t>eing 
upgraded to manufacture LHB coaches by inducting 
special machines. This upgradation is being done at the 
cost of Rs. 97.5 Crores.

(c) No, Sir.

(d) and (e) Do not arise.

[English]

Projects under BOT Scheme

*363. SHRI SHANKERSINH VAGHELA; Will the 
Minister of RAILWAYS be pleased to state:

(a) whether the Railways have awarded some 
important projects to private parties under Build, Operate, 
Transfer (BOT) scheme during the last two years;

(b) if so, the details thereof, project-wise;

(c) whether these projects could not make any 
progress;

(d) if so, the reasons therefor and

(e) the steps taken by the Government in this regard?

THE MINISTER OF RAILWAYS (SHRI NITISH 
KUMAR): (a) No, Sir.

(b) to (e) Do not arise.

Private Participation In Defence Production

*364. COL. (RETD.) SONA RAM CHOUDHARY: Will 
the Minister of DEFENCE be pleased to state:

(a) whether the Government are considering involving 
International companies to promote exportable products 
manufactured indigenously for India’s defence 
establishment;

(b) if so, the details thereof; and

(c) the involvement of private sector and international 
companies in Defence production and the status of 
existing Public Sector Undertakings and Ordnance Factory 
Boards?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (c) The Defence industry sector 
has been opened for participation by Indian Private Sector 
upto 100% of equity, with Foreign Direct Investment (FDI), 
component of it being permissible upto 26%, both being 
subject to licensing pennissions. This includes all types 
of defence equipment. Guidelines have been issued by 
the Department of Industrial Policy & Promotion (DIPP) 
in consultation with the Ministry of Defence regarding the 
modalities for consideration of applications for grant of 
license. The private companies are allowed to apply either 
individually or by a partnership firm amongst themselves. 
The Chief Executive of the company/partnership will be a 
resident Indian. The company/partnership firm can have 
Foreign Direct Investment upto 26% of the equity. 
Preference would be given to original equipment 
manufacturers or design establishments and those having 
a good track record of supplies. However, there would 
be a three years lock-in period for transfer of equity from 
one foreign investor to another foreign investor and such 
transfer woukJ be subject to prior approval of Foreign 
Investment Promotion Board (FIPB) and the Government.

2. All applications from the private entrepreneurs will 
be considered by the Department of Industrial Policy & 
Promotion in consultation with the Ministry of Defence 
and the licenses would be granted by the DIPP. The 
Iksensees are required to put in place adequate safety 
and security procedures which would be subject to 
verification by authorized Government agencies. The 
quality of the product will be assured by the Quality 
Assurance Agencies of the Ministry of Defence. The 
exports of manufactured items would be subject to policy 
and guidelines as applicable to Ordnance Factories and 
Defence Public Sector Undertakings.

3. The objective of the policy is to attract more 
investment in the Defence Sector and not to change the 
ownership of the Ordnance Factory Board and the 
Defence Public Sector Undertakings. These represent the 
core strength of Defence Industry in India and their 
continued growth and full utilization of capacities would 
be encouraged by the Government.

CraahM of MIQ 21 Fighters

*365. SHRI SURESH RAMRAO JADHAV;
SHRI Y.V. RAO:

Will the Minister of DEFENCE be pleased to 
state:

(a) whether It Is a fact that during the past decade 
221 MIG-21 fighter planes crashed causing immense loss 
of trained pilots and property;
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(b) if so, the facts in this regard;

(c) whether the Government have conducted any 
comprehensive study to find out the reasons;

(d) if so, the outcome thereof;

(e) the action taken to prevent the crashes alongwith 
the results;

(f) whether the Government are planning to phase 
out MIG-21 fleet;

(g) if so, the details thereof; and

(h) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES); (a) to (h) Indian Air Force has lost 102 
MiG-21 ^rcraft during the last ten years (i.e. from 1st 
April, 1992 to 31st March, 2002). In these accidents 39 
pilots have been Iciiied and an amount of Rs. 311.99 
crores have been lost.'

A high powered committee to look into the issues of 
flight safety was set up in Febmary, 1997, under the 
chairmanship of Scientific Advisor to Raksha Mantrl known 
as Committee on Fighter Aircraft Accidents (COFAA). The 
Committee made 84 recommendations. Out of these 84 
recommendations of COFAA, 45 have been implemented 
so far. 10 were not accepted for implementation. 
Remaining recommendations are under various stages of 
implementation.

i-luman Error (HE), Bird Hit (BH) and Technical Defect 
(TD) have been kientiried as the main causes of aocklents 
by various Courts of Inquiry. Remedial measures are 
instituted on the basis of the recommendations of each 
Court of Inquiry (COi). Measures are being taken to 
reduce accidents under alt categories by formulation of 
Accident Prevention Programme, Environmental 
Cleanliness, Bird Hazard control, conduct of studies on 
HE and TDs and interaction with Hindustan Aeronautics 
Limited/Original Equipment Manufacturers. Besides MIG- 
21 BIS variant aircraft have been planned for upgrade 
also.

Although MiG-21 is an aging aircraft, it remains fully 
ainworthy consequence to regular maintenance checks and 
servksing procedure. Hence, MiG-21 will renuun in the Air 
Force for sonne more time till It is gradually phased out. 
after its Total Technical Life is fully exptoited.

Roating of Global Tenders

•366. SHRI T.M. SELVAGANPATHI: WMI the Minister 
of DEFENCE be pleased to state:

(a) whether the Government have taken any deciston 
to adopt the Polk  ̂of floating of global tenders to enable 
the emergence of competitive prices instead of relying 
on a particular country for defence equipments;

(b) whether the Government have received any 
suggestions in this regard;

(c) if so, the details thereof;

(d) whether many western arms companies have 
shown keen interest to supply defence equipments to the 
country; and

(e) if so, the details thereof? '

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (e) The Ministry of Defence is 
currently following the Defence Procurement Procedure 
which was issued on 28.2.1992. Once the Service 
qualitative requirements have been finalised and the 
decision is taken to import the equipment/weapon system 
due to non-availability of indigenous suppliers, prospective 
manufacturers and suppliers are short-listed in consultation 
with the Defence Research and Devekipment Organisation 
(DRDO)/Department of Defence Productkm & Supplies 
(DDP&S)/Military Attaches posted abroad. The ^ort-listed 
manufacturers of the selected equipment/weapon system 
are asked to send the equipment/weapon system to India 
for trials/evaluation on no-cost no-commitment basis, 
wherever possible the procedure provkles for wide publicity 
for the procurement process. After evaluation of the trial 
report, the successful manufacturers are asked to send 
technksal and commercial bids.

The Selection of vendor is generally not country 
specifk:. However, since the supply of equipment/weapon 
system may require transfer of technology, system 
upgrades, training, maintenance, etc., the relationship with 
the vendor has to be a long-tenri and continuous one.

Procurement of equipment/weapon system for the 
three Servwes and other Defence OrganisatkMns is an 
ongoing process. It is dictated by the assessment of the 
Sewfees and Defence OrganisatkMis based on threat 
perceptkm and changing international scenario. Important 
arms equipment manufacturers including those from 
western countries continuously send technrcal details about 
their equipmentAweapon systems to the MOD whfch are 
evaluated as and when the need arises and called for 
trial evaluation on a competitive basis.
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World Bank AMlstanec for Power 
Qrid Corporation

•367. SHRI Q. MALLIKARJUNAPPA:
SHRI IQBAL AHMED SARAOGI:

Will the Minister of POWER be pleased to state:

(a) whether the Power Grid Coiporatlon of India has 
received $450 million loan assistance from the World Bank 
for various projects;

(b) if so, the main projects for which this loan is 
likely to be utilized;

(c) whether the work on these projects has already 
been started; and

(d) if not, the reasons therefor?

THE MINISTER OF POWER (SHRI SURESH 
PRABHU): (a) to (d) Power Grid Corporatk>n of India 
Ltd. has signed an agreement with World Bank on 13th 
June, 2001 for a loan of US$ 450 million (PSDP-II Ln. 
46033 IN) mainly for funding of the following projects:

(i) East-South Interconnector-ll Project (Talcher-ll 
Transmission Project).

(il) East-North Interconnector-I Project (Sasaram 
HVDC B/B Project).

(iii) System Co-ordinatton and Control Projects in 
Eastern and Western Regions.

(iv) Establishment of Backbone Telecom Network.

(V) Completkm of projects being executed under 
earlier World Bank k>ans.

All the above projects, except SI. No. (iv) above, are 
under implementation. The implementation of the project 
"Establishment of backbone Telecom Network" will be 
taken up by Power Grid Corporation of India Ltd. after 
investment approval of the Government becomes 
available.

Agreement with SEBs for Power Distribution

*368. SHRI SUBODH MOHITE: WUI the Minister of 
POWER be pleased to state:

(a) whether the Government propose to make legal 
agreements with State Electricity Boards throughout the 
country as payment guarantees, for drawing power from 
nattonal power distribution agencies;

(b) if so. the details thereof;

(c) whether the views of SEBs on such agreements 
have been obtained; and

(d) if so, the details thereof?

THE MINISTER OF POWER (SHRI SURESH 
PRABHU): (a) to (d) The Government of India has recently 
approved a sctieme to securitise the outstanding dues 
payable by the State Electricity Boards (SEBs) to the 
Central Public Sector Undertakings (CPSUs) as on
30.9.2001 for supply of power and coal and a mechanism 
that could ensure payment of current dues in future. The 
scheme for securitisatton of outstanding dues of SEBs 
as on 28.2.2001 was circulated earlier to the States on 
3.8.2001.

The salient features of the scheme, now approved,
are:

(1) The scheme will come Into force from the date 
of issue of the order or from the date when the 
State Governments sign the tripartite agreement 
(with the Ministry of Finance in the Government 
of India tuid the Reserve Bank of India), 
whtehever is later.

(2) For the States participation in the scheme, 60% 
of the interest/surcharge on the delayed 
payments as on 30.9.2001 woukJ be waived off.

(3) The rest of the dues amounting to the full 
principle amount as well as the remaining 40% 
of the interest/surcharge would be securitised 
through bonds issued by the respective State 
Governments.

(4) The bonds will be issued through RBI at a tax- 
free interest rate of 8.5% per annum. The terms 
of bonds would be structured to achieve a 
moratorium of 5 years of repayment of principal 
with the entire principal being repaid between 
the 6th and 15th year. These bonds would be 
identical to bonds issued in connectkm with the 
maritet borrowings of State Governments, with 
the attendant discipline in repayments. The 
bonds wilt be subject to lock-in restrictions that 
will allow release of only 10 per cent of the 
bonds in the secondary nuirt(et each year.

(5) For ensuring timely payment of current dues in 
future, defaults in current payment for power/ 
fuel would attract a graded reduction in the 
supply of power from central power stations and 
in coal supplies. Where such defaults exceed
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90 days from the date of billing, the Ministry of 
Finance will recover these dues through 
adjustment against releases due to them from 
the centre.

(6) In order to initiate steps towards refonn of the 
sector, the SEBs shall accept refomi based 
performance milestones such as setting up of 
SERCs, metering of distribution feeders, 
improvement in revenue realization specified in 
the MOUs to be signed with the Ministry of 
Power.

(7) The States would be offered incentives for 
complying with the scheme. If SEBs do not 
default on their current dues and adhere to the 
performance milestones, CPSUs will pay them, 
bi-annual cash incentives equal to 3 per cent of 
the value of bonds in the first year, 2.5% in the 
second year and 2% in the third and fourth 
years. Further, if SEBs open and maintain 
Letters of Credit (LCs), CPSUs will pay them a 
one time cash incentive equal to 2 per cent of 
the value of bonds, in addition. States 
undertaldng reforms should also be assisted 
through Accelerated Power Development and 
Reform Programme (APDRP) grants and 
discretionary allocation of power.

(8) The States that withhold their consent beyond 
60 days after this scheme enters Into force will 
be denied any share in the discretionary 
allocation of 15 per cent from the power stations 
of CPSUs, as well as any assistance under 
APDRP. If the overdues of such States 
exceeded Rs. 50 crore in respect of any CPSUs, 
they will also attract reduction in power and coal 
supplies, as applicable to the States participating 
in this scheme.

(9) Outstanding dues as on 30.9.2001 would fomi 
the basis of the one time settlement. Dues that 
accrue after this date will not form part of the 
scheme. Individual CPSUs & States can consider 
exchanging bonds for the outstanding.

(10) The scheme covers the outstanding dues of 
payable by the SEBs to the National Thermal 
Power Corporation (NTPC), National Hydro­
electric Power Corporation (NHPC), North 
Eastern Electric Power Corporation (NEEPCO), 
Damodar Valley Corporation (DVC) and Power 
Grid Corporation of India Ltd. (PGCiL) under 
the Ministry of Power, Coal India Limited (CIL)
& its subsidiaries and Neyveli Lignite Corporation

(NLC) under the Department of Coal, Nuclear 
Power Coiporation (NPC) under the Department 
of Atomic Energy and the Ministry of Railways.

The State Governments have been apprised of the 
scheme for one-time settlement of SEBs dues. Andhra 
Pradesh and West Bengal have signed the tripartite 
agreement. The following States have given their consent 
‘in-principle' to sign the agreement.

(a) Chhattisgarh

(b) Haryana

(c) Jammu & Kashmir

(d) Kerala

(e) Karnataka

(0 Madhya Pradesh

(g) Maharashtra

(h) Punjab.

[Translation]

Budgetary Provision for Railway*

•369. SHRl BRAHMANAND MANDAL: Will the 
Minister of RAILWAYS be pleased to state:

(a) whether the budgetary support to Railways has 
declined during the last three years;

(b) if so, the reason therefor;

(c) whether the Railway’s share in freight traffic has 
also declined during the last decade;

(d) If so, the reasons therefor;

(e) the Railway’s share in freight traffic during 2000­
2001 as compared to 1991-1992; and

(0 the steps tai<en by the Government to increase 
the Raiiwa/s share in freight traffic?

THE MINISTER OF RAILWAYS (SHRl NITISH 
KUMAR): (a) No, Sir.

(b) Does not arise.

(c) to (f) Although definite data in respect of Rallwa/s 
share In transportation is not available, It is a fact that 
the railways market share has declined over the years.
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However, in absolute terms, freight traffic carried by tlw 
RaHways lias registered a steady growth as would be 
evident from the figures given below:

Year Originating Tonnage 
(in Million Tonnes)

Net Tonne Kilometres 
(f4TKMs In miNkra)

1950-51 73.2 37565

1960-61 119.8 72333

1970-71 167.9 110696

1980-81 195.9 147652

1990-91 318.4 235785

2000-01 473.5 312371

2001-02 489 323072
(Revised Estimates)

Railways as a means of transport are most suitable 
to carry bulk traffic in train loads which is primarily offered 
by the core sector. Some of the factors for the decline 
in railway’s market share are:

(i) the changing profile of the economy;

(ii) development of altenrtative modes of transport 
like coastal shipping and pipelines;

(iii) construction of power plants at pitheads;

(iv) certain anomalies that have crept into the freight 
structure.

Railways, being fully conscious of the changing 
scenario, have been taking initiatives and evolve strategies 
not only to arrest the decline in market share but to 
bring about growth in railways share in transportation.

Freight Services

Strategy to augment capacity include:

• De-bottlenecking of the golden quadrilateral and 
its diagonals, which cany about 65% of the traffk: 
and is saturated.

• Doubling of congested single line sectkms.

• Strengthening connectivity to Ports.

• Reducing speed differential between passenger 
and freight trains with introductran of high speed 
(100 kmph) wagons and retro-fitment on existing 
fleet of wagons to increase speed, thus making 
available extra line capacity.

• Progressive production of high horse power 
locomotives to enable mnning of freight trains 
at 100 kmph.

• Introducing automatte signalling on saturated 
sections.

• Strengthening of track infrastruture for 
intorduction of high-speed wagons.

Together with increase in capacity, improvement in 
quality of service is also seen as an essential component 
to optimize market share. The initiatives taken in this 
direction include:

• Providing complete k»gistk: solutions to clients 
through private participation in terminal 
management.

• Reduction of transit time.

• Strengthening of multi-modal infrastructure as 
intemationat container traffic has been growing 
rapidly and is expected to grow further in future.

• Freight operation infonnation system to ensure 
on line tracking of cargo. Phase-1 (Rake 
Management System) of the project has been 
completed and Phase-ll on the Terminal 
Management System is expected to run up by 
2003.

• Computerized simulation technk̂ ues are being 
developed as Long Range Decision Support 
System (LRDSS) to identify capacity constraints 
and determine specifk: needs for development 
of rail Infrastructure.

in addition to above measures, initiative has also 
been taken to remove certain anomalies that have crept 
into the freight structure due to ad hoc changes in freight 
rate.

lEngtish]

Income from Cable Network Organisations

*370. SHRI MOHAN RAWALE:
SHRI RAM MOHAN GADOE:

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) the total income received by the Government 
from various private cable network organisations in the 
country;
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(b) whether the Government have any monitoring 
agency to chec* end inapect the modua operand! of these 
major cable network companies and their total monthly 
income;

(c) if so, the details thereof;

(d) if not, the reasons for allowing those major cable 
network companies to remain unaccounted and 
unmonitored; and

(e) the corrective measures taken/proposed to be 
taken in this regard?

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a) to
(e) The total Income accruing to the Government from 
various private Cable Network Organisations is not 
centrally compiled or collated. Ministry of Finance, 
Department of Revenue, has informed that the record of 
month-wise profits earned and income tax paid by the 
TV channels, is not maintained by the Department. 
However, the annual Income of such firms/companies/ 
individuals Is assessed on the basis of their income tax 
returns.

Solar Energy Projects In Rural Areaa

‘371. SHRI P. KUMARASAMY: WUI the Minister of 
NON-CONVENTIONAL ENERGY SOURCES be pleased 
to state:

(a) the schemes/pro)ects being implemented in mral 
areas to encourage solar energy for various purposes;

(b) the amount spent on such projects during the 
last two years, State-wise; and

(c) the details of power generation by non- 
conventional methods being used in the rural areas?

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI M. 
KANNAPPAN): (a) The Ministry Is implementing country­
wide Solar Photovoltak: (SPV) and Solar Themwl Energy 
(STE) Programmes, under which installation of various 
solar energy devices and systems is being promoted in 
both rural and urban areas. Many of these devices such 
as solar lanterns, solar home lighting systems, solar street 
lighting systems, stand-alone SPV power plants and solar 
water pumping systems are being installed primarily In 
rural areas. The SPV programme is being implemented 
through the state renewat>le energy development agencies, 
selected NQOs and manufacturers. In addition, some 
States and NGOs are also Implementing their own

programmes. As on 28th February 2002, 4,36,822 solar 
lanterns, 1,89,761 solar home lighting systems, 42,972 
street lighting systeme, 4,370 solar water pumping systems 
and 3,537 kW peak of stand alone and grid-connected 
SPV power plants and other systems have been installed 
all over the country. About 75% of these systems are 
estimated to have been installed in the mral areas.

(b) The State-wise financial assistance provided for 
solar energy devkses and systems under the solar energy 
and village electrification programnms of the Ministry 
during 2000-01 and 2001-02 Is given below;

St. StateAJT Funds released
No. (Rs. in lakhs)

2000-01 2001-02

1 2 3 4

1. Andhra Pradesh 69.20 286.67

2. Arunachal Pradesh 18.53 3.53

3. Assam 55.14 1.26

4. Bihar 6.20 0.33

5. Chhattisgarh 197.00 ^ 249.70

6. Delhi 14.11 0.76

7. Goa 0.50 0.00

8. Gujarat 310.71 87.43

9. Haryana 255.35 233.44

10. Himachal Pradesh 131.25 135.44

11. Jammu & Kashmir 75.25 772.06

12. Jharkhand — 3.41
13. Karnataka 78.54 115.15
14. Kerala 323.61 851.10
15. Madhya Pradesh 0.80 34.53

16. Maharashtra 46.28 46.09
17. Manipur 2.40 44.75
18. Meghalaya 58.00 9.68
19. Mizoram 165.55 19.95
20. Nagaland 8.68 0.00
21. Orissa 34.02 65.00
22. Punjab 57.36 650.56
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1 2 3 4 1 2 3 4

23. Rajasthan 187.61 592.25 30. A&N Islands 10.15 66.00

24. Silddm 2.59 36.92 31. Chandigarh 0.80 13.94

25. Tamilnadu 75.66 55.50 32. Lakshadweep Islands 257.00 572.49

26. Tripura 110.87 205.80 33. Pondicherry — 3.78

27. Uttar Pradesh 616.41 794.62 (c) Power from non-conventkmal energy sources used

28. Uttaranchal

29. West Bengal

208.60

359.73

261.37

793.44

for various applications in rural areas is generated through 
three main technologies: solar photovoitaics, smalt hydro 
power and biomass. The details of the aggregate capacity 
installed and estimated energy generated are given below:

Si.
No.

Non-Conventional 
Energy Devices/ 

Systems

Nos./Capacity installed in 
rural areas

Estimated energy 
generation 

(million units/ 
annum)

1. SPV Systems lilce solar 
lanterns, solar home 
lighting systems, solar 
street lighting systems, 
water pumping systems, 
stand alone and grid 
connected power plants

2. Small Hydro Projects

3. Biomass Qaslfiers

About 22 MW peak aggregate 
capacity SPV systems 
(approximately 6.72 iaidi 
individual systems) and power 
plants have been installed in 
the country, as on 28th Febaiary 
2002. About 75% of these 
systems and power plants are 
estimated to have been installed 
in the rural areas.

424 Projects of aggregate 1,433 
MW capacity have been 
installed. Most of these projects 
are in rural and remote areas.

1,796 Nos. of biomass gasifiers 
of 51.3 MW aggregate capacity 
have been installed In the 
country, mostly in rural areas.

25

4300

103

[TranslationJ

Compensation to Farmers at Border

•372. SHRI RAMESHWAR DUDI:
SHRI SUBODH ROY:

Will the Minister of DEFENCE be pleased to state:

(a) whether the farmers are not at>le to do farming 
due to landmines and firing on border and LoC;

(b) whether the Qovemment are aware of tfw fact 
that crops, grazing fields and feeder canal have been

destroyed in the border and LoC areas due to deployment 
of army:

(c) whether the Qovemment have conducted any 
survey to assess the damage caused thereby;

(d) if so, the details of the loss of life and property 
suffered t>y the famners/civilians; and

(e) the conrtpensation paid/being paid to the farmers 
on this account?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (e) Reports to the effect that farmers
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are not able to cultivate their fields due to the laying ol 
landmines and occupation of land for other purposes by 
the Army have coma to the notice of the Government. 
Reports of damages to the crops etc. of the farmers/ 
people residing in the Isorder areas, due to the current 
mobilization of troops in these areas, have also come to 
the notice of the Government.

Instructions have been issued to the Local Army 
Authorities to carry out joint survey along with the 
representatives of the local revenue authorities to get the 
details of land occupied and to assess the compensation 
tor the loss to the crops. The concerned State 
Qovemments have also been requested to extend all 
cooperation to the Defence authorities in assessing the 
compensation. The exact details of the damages will be 
known only when the surveys are completed.

Government orders have been issued for payment of 
ex-gratia compensation to the people/fanners for the 
damages occurred to their crops due to the current 
mobilization of the troops in the border areas of J&K, 
Purqab, Rajasthan and Gujarat.

To provide immediate relief to the fanners, it has 
also been decided to give 25% of the amount projected 
by the State Qovemments as loss towards the crops, 
pending finalisation of joint surveys. In pursuance thereof, 
Ministry of Defence have released a sum of Rs. 36 crores 
and Rs. 13.80 crores to the State Governments of Punjab 
and Rajasthan respectively as “on account* payment to 
be made to the individual farmers.

[EnglishJ

Percentage of Judges at District 
and High Court Level

*373. DR. MANDA JAGANNATH: Will the Minister of 
LAW, JUSTICE AND COMPANY AFFAIRS be pleased to 
state;

(a) the percentage of judges at district court and 
high court level for one million population in India;

(b) whether it is the lowest as compared to other 
democratic countries like U.K., Australia and U.S.;

(c) the steps proposed to be taken to appoint more 
judges in Indian Courts;

(d) whether the Govemment propose to review the 
strength of judges; and

(e) if so, the details thereof?

THE MINISTER OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI ARUN JAITLEY): (a) and (b) At present, 
there are 13.38 judges at District Court and High Court 
level per million population in the country. In its 120th 
Report given in July 1997, the Law Commission of Inda 
indicated that for every one million population, there were 
50.9 judges in U.K., 4.16 judges in Australia, 107 judges 
in USA and 75.2 judges in Canada.

(c) to (e) The Judge strength in Supreme Court Is 
as per the Constitution of India.

The Judge strength in the High Courts is reviewed 
once in three years on the basis of figures of institution 
and disposal by each High Court.

As regards District Courts, the primary responsibility 
vests with the State Governments to take necessary «ictk>n 
for increasing the Judge strength as well as filling up of 
the existing vacancies. However, the State Governments 
have been periodically requested to fill up vacant posts 
in Subordinate Judiciary.

Testing of Lakshya

*374. DR. N. VENKATASWAMY: Will the Minister of 
DEFENCE be pleased to state: .

(a) whether the Lakshya has been successfully tested;

(b) if so, the details thereof; and

(c) the details of benefits of the Lakshya?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES); (a) Yes. Sir.

(b) On successful development by Defence Research 
and Development Organisation (DRDO). Lakshya has 
been inducted by Indian Air Force and Indian Navy. These 
Lakshyas are fully operational with the users.

(c) Lakshya is a surtace/ship launched high subsonic 
reusable aerial target system, remotely piloted from 
ground. It provides training to the gun/rotBsUe crew and 
to air defence pilots for weapon engagement. We have 
reached self reliance in this class of Unmanned Aerial 
Vehicles (UAVs).

Voter* l^ards

*375. SHRI P.D. ELANGOVAN;
SHRI Y.Q. J^AHAJAN:

Will the Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state:
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(a) whether there has been any progress in providing 
Voters Identity Cards by the Election Commission during 
the last one yean

(b) the percentage of electorate provided Identity 
Cards by the Election Commission so far, State-wise; 
and Union Territory-wise;

(c) the total cost incurred thereon, State-wise and 
Union Tenitory-wise;

(d) the time by which all the voters are likely to be 
provided such cards and its use made mandatory; and

(e) the steps taken to remove discrepancies noted 
so far in preparation of such cards and their reflection in 
the electoral rolls?

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI ARUN JAITLEY): (a) to (c) Yes, Sir. 
According to the Electton Commission of India, mors than 
one crore seventy eight lakh voters have been issued 
with defect free electors’ photo Mentity cards (EPIC) since 
last year. A statement showing the progress of issuance 
of EPICs as on 20.2.2002 and release of provisional 
payments to various States/UTs by the Central 
Government towards expenditure incuned by them thereon 
is attached.

(d) The Election Commission of India has infonned 
that the scheme to issue EPIC Is not a project but a 
programme for the completion of which no time limit can 
be fixed as the registration of electors is a continuous

and ongoing process (excepting for a brief period between 
the last date for filing nomination and completion of 
electoral process) on account of more number of persons 
becoming eligible for the right of franchise on attaining 
the age of 18 years as also due to movement of electors. 
The Election Commission had made the use of these 
cards compulsory, along with other forms of identificatk>n 
during the General Elections to the Legislative Assemblies 
of Haryana, Kerala, Tamil Nadu, West Bengal and 
Pondicherry in 2001 and during the recent General 
Elections to the Legislative Assemblies of Manipur, Punjab, 
Uttaranchal and Uttar Pradesh. The Election Commission 
has further informed that it is continuously emphasizing 
progressive use of EPICs in future elections and for that, 
the Commission has instructed the Chief Electoral Offksers 
to increase the coverage of EPICs to at least 85% of the 
electorate to enable it to announce compulsory production 
of EPIC during the polls.

(e) The enumerators and supervisors appointed by 
the Election Commission for revision of electoral rolls 
obtain the feedback regarding the availability and 
con-ectness of the entries in the EPIC. This information 
provides necessary inputs to launch the campaign for 
preparation and issuance of the EPICs to the residual 
electors and corrections, if any, in the EPIC issued eariier 
by issue of duplicate EPIC. These enumerators and 
supervisors also take back the EPICs of such persons 
who expire and deposit the same with the Electoral 
Registration Officers. These measures are expected to 
reduce the discrepancies in the identity cante and in the 
electoral rolls.

Stmtement

Status report on progress of issuance of electors’ photo identity cards and release of funds therefor

States/UTs Total Electors Electors issued with 
defect-free Identity 

Cards

Percentage 
(3 as% of

2)

Total Provisional 
Payment Released 

(in Rupees)

1 2 3 4 5

Andhra Pradesh 50398,945 32,568/406 63.99 35,10,00,000

Arunachal Pradesh 638,718 373^52 5847 2,01,13,120

Assam 14/»26,221 67/479 0A7 12/47,23,000

Bihar 58^38,317 21,681336 37.10 35,53,92

Goa 934,980 518,103 55/41 72,69,000

Gujarat 30^37,773 23,177,051 76.15 2436^64,508
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1 2 3 4 5

Haryana 12,248,696 9.105/J6S 7434 7 ,9 0 3 5 ^

Himachal Pradesh 3,773/»24 2,657392 7043 3,77,77,000

Jammu & Kashmir 5,002,782 0 OjOO 0

Karnataka 35,123307 24312,144 70.07 22^933,000

Kerala 22335,568 18344389 8033 10,00,00,000

Madhya Pradesh 32/355,990 22/452302 70j04 2 7 3 5 ,2 5 ^

Maharashtra 58^85,729 44/155,999 7627 4948,79384

Manipur 1^1,936 1,033,733 7139 2,79,10^44
Meghalaya 1,192,198 713,079 5931 24934,000

Mizoram 457*434 0 OJOO 1,1035/X»
Nagaland 966,275 625,996 64.78 3,06,25/XX>
Orissa 25,049,023 18232312 72.79 18,75,00,244
Punjab 15,606,639 11,785^71 7532 13393SX)00
Rajasthan 31,543,376 23,797,921 7545 18fi0fi0fi00
Sikkim 257,062 200,007 7733 46,96,000
Tamil Nadu 47365,189 31362/114 6635 3 7 ,9 8 3 3 ^
Tripura 1348,602 1^49,171 6757 1,18,79,000
Uttar Pradesh 98363,132 56/419336 S7J07 5331P3/XX)
West Bengal 48,672 ̂ 91 41399354 85A7 32,773 5 /XX)
A&N Islands 258,296 195,072 7552 •2 39,26,276
Chandigarh 538,607 381,048 70.75 4633/«56
Oadra & Nagar Havel! 111347 86300 7731 4,96,000
Daman & Dlu 71,931 45345 6346 534,911
NCT of Delhi 8,707331 5300383 6632 7 ,7532,000
Lakshadweep 36,738 31313 8639 837/)67
Pondteherry 658,927 555375 8433 70,75,000
Chhattisgarh 12,737,705 5398379 4239 28fiOjOOO



73 Wi1tt»n Answer VAISAKHA 3, 1924 (Saka) to Oua^ons 74

1 2 3 4 S

Jharkhand* - - - -

Uttaranchal 5,167,525 2,726,709 52.77 50,00,000

All India Total 626,672,714 402,655,806 64.25 4,29/45,61,710

’ Included In Bihar. Separate figures for the State are not available.
Note: Programme In Assam and Mizoram Is currently not underway as there are disputes regarding Hlegal Immigration and citizenship 
Issues.

[Tranalatton]

Rccommandatlon* of ConstHutlon 
R«vi«w CommiMlon

•376. SHRI SATYAVRAT CHATURVEDI: Will the 
Minister of LAW, JUSTICE AND COMPANY AFFAIRS be 
pleased to state:

(a) whether the Government have received the 
reconnmendations of the Constitution Review Commission; 
and

(b) if so, the details thereof and the reaction of the 
Govemnrwnt thereto?

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI ARUN JAITLEY): (a) Yes, Sir.

(b) The Commission has made various
recommendations pertaining to (i) Fundamental Rights, 
Directive Principles and FutKiamental Duties, (ii) Electoral 
Processes and Political Parties; (iii) Parliament and State 
Legislatures; (iv) Executive and Public Administration; (v) 
The Judiciary; (vi) Union-State Relations; (vil) 
Decentralisation and Devolution; and (vlii) Pace of Socio­
Economic change and Development. The
recommendations involve amendments to tlw Constitution, 
legislative measures and involve executive action. Action 
on the recommendations lies with the Ministries/ 
Departments of the Government of India, which are 
administrativeiy concerned with the subject matter of the 
recommendations.

(English}

Tariff on Steel Import by U.S.

*377. SHRI ASHOK N. MOHOL: Will the Minister of 
STEEL be pleased to state:

(a) whether the United States of America hikes tariffs 
on an steel imports;

(b) whether the Indian steel industry fears that major 
steel exporting countries might dump their excess steel 
into the Indian market;

(c) whether the Government have assessed its impact 
on the Indian Steel market;

(d) if so, the details thereof; and

(e) the steps taken by the Government to overcome 
the situation and protect the steel industry?

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) Yes, 
Sir. The US has taken safeguard action against import of 
key steel items and imposed tariff from 8% to 30%. 
However India has been excluded from the safeguard 
action except in the category of carbon flanges.

(b) There is a possibility that the unilateral ck>sure of 
the US market to a large number of exporters may result 
in diversion of some of gtobal surplus into tfie market of 
other importing countries like India.

(c) to (e) The application of safeguard action wW 
adversely affect export. However impact on imports will 
be known only after analysis of actual import in the future. 
The Govemment is ctoeely watching the trends in imports 
and in case any surge is found necessary actton would 
be initiated.

fTnnslathn]

SAARC Information Ministers’ Conftorence

*370. SHRI RATTAN LAL KATARIA:
SHRI N. JANARDHANA REDDY:

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether Minister of Infornwtton and Broadcasting 
recently visited Islamabad to attend SAARC Infonfnatfcm 
Ministers' Conference;
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(b) if 80, the main points discussed in the Conference 
and the decisions talten therein;

(c) the countries with whom agreements in thte field 
of information and broadcasting have been made, 
particularty with Pakistan; and

(d) the outcome thereof, country-wise?

THE l\^INiSTER OF INFORh^ATiON AND 
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a) 
Yes, Sir.

(b) The Information is given in the enclosed
* statement-1.

(c) and (d) We have no Agreement in the field of 
information and broadcasting with Palcistan. However, we 
have Agreements in this field with other countries. 
Implementation Status of such agreements is given in 
the Statement-ll enclosed.

Statement I

The main points discussed in the Conference and 
the decisions taken therein are as under

I. Evolution of SAARC recognized Regional Media 
Forum:

It was decided to encourage formatk>n of SAARC 
media fonim and also facilitate their meeting at 
regular intervals.

II. Holding of an annual conference of editors and 
working journalists from SAARC countries.

It was decided to hold the first such annual 
conference of editors and working journalists 
from SAARC countries at Dhaka.

III. Training of media persons of SAARC countries:

The meeting requested some Member Countries 
to provide the details of Instituttons and available 
training programmes to the SAARC Secretariat 
by the end of April 2002, for circulatton and 
possible utilization by the interested Member 
Countries.

IV. Model guidelines on transnational satellite 
broadcasting in the region.

In pursuance of the recommendation of the 1st 
SAARC Information Ministers' Conference (April 
1998), India had prepared the model guklelines 
on transnattonal satellite broadcasting in the 
region for consideration at this fonjm. The

Meeting appreciate the effort of the Government 
of India and requested the Member States to 
furnish their comments on the nwdel guidelines.

V. Financial and technnal feasibility of establishing 
a SAARC satellite:

It was decided not to pursue the establishment 
of an independent SAARC satellite.

VI. Feasibility of setting up of a SAARC Infomnation 
Centre with media production, research and 
training units:

The setting up of SAARC Information Centre 
under Secretary General, assisted by well versed 
professionals from member countries, was 
recommended.

VII. Feasibility of setting up of a SAARC Media 
Development Fund;

Bangladesh has been asked to submit a concept 
paper on setting up of a SAARC Media 
Development Fund.

VIII. Review of activities of the SAVE Committee, and 
annual meeting of the Heads of national TV/ 
Radio organizations:

The offer of Pakistan to host the second nweting 
of the Heads of national TV/Radio organizations 
was accepted. The meeting of the Heads of 
national TV/Radto organizations will review the 
activities of the SAVE Committee with a view to 
improve the content and nature of its 
programmes, the mechanism of circulation of 
SAVE programmes among Member Countries, 
and produce joint lives programmes frequently.

IX. Institution of a SAARC Award on Folk Music:

The proposal of Pakistan regarding institution of 
a SAARC Award on Folk Musk: was weteomed.

X. identification of new steps for strengthening 
oooperatton in the fiekl of Infonnation and nwdia, 
including developing appropriate software for 
information infrastructure of SAARC functional 
cooperation:

Member countries were asked to provide inputs 
for website devek>ped by SAARC Secretariat.

XI. Publicity and projection of SAARC activities 
within and outside the region:

The efforts of SAARC Secretariat for 
dissemination of information of SAARC were 
appreciated.
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XII. Evolving a SAARC Common position for 
projection at the World Summit on the 
Information Society (Switzerland-December,
2003):

The meeting considered and appreciated the 
need for evolving a common position on the 
subject.

XIII. The idea of free movement of media personnel 
within SAARC region was discussed and it was

supported in principle and It was agreed to 
present the matter to the SAARC Standing 
Committee for consideration.

XIV. Considering the Importance of Meetings of 
SAARC Infonnation Ministers, it was decided to 
meet once a year. The offer of the QovenHment 
of India for hosting the 3rd meeting of the 
SAARC Information Ministers in the first quarter 
of 2003 was welcomed and accepted.

Statement //

List of Countries with whom India has Agreement/MOU/Protocoi

SI.No. Brief subject of the Agreement Date of 
signing

Remarks

1. Agreement between India and Syria 
in tt)e field of Information

2.9.1988 Active

2. Radio and TV Protocol between 
India and Syria

28.2.1990 Active

3. Protocol on cooperation in the field 
of Radio & TV between AIR, DDI 
and Egyptian, Radio and TV Union

19.4.1997 Acthre

4. Information Agreement between 
India and Egypt

16.10.1996 Active

5. Agreement between India and 
Russia in the field of Information

28.1.1993 Active

6. Protocol for cooperation in the field 
of infonnation and Mass Media 
between India and Uzbekistan

2.5.2000 Active

7. Protocol for cooperation in the field 
of Radio and TV between India 

and Sudan

9.4.2000 Active

8. MOU in the field of Information and 
Mass Media between India and 
Ethopia

28.9.1984 Active

9. Protocol in the sphere of 
Infonnation between India and 
UAW

4.4.2000 Active
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List of the Countries with whom India has CEP

to Questions 80

S.NO. Name of the Country Duration of CEP Date of vaikKty

1. Bulgaria 2001-2003 31.12.2003

2. Cambodia 2000-2002 31.12.2002

3. China 2000-2002 31.12.2002

4. France 2000-2002 31.12.2002

5. Germany 1997-2000 Valid till new CEP signed

6. Hellonic (Greece) 1999-2000 31.12.2002

7. Indonesia 2001-2003 31.12.2003

8. Iran 2000-2002 31.12.2002

9. Jordan 2000-2002 31.12.2002
10. Mongolia 2000-2002 31.12.2002
11. Sudan 2000-2002 31.12.2002
12. Tunisia 2000-2002 31.12.2002
13. Turkey 2000-2002 31.12.2002
14. Vietnam 2001-2003 31.12.2003
15. Croatia 2001-2003 31.12.2003 ■
16. South Africa 2001-2003 31.12.2003
17. Morocco 2001-2003 31.12.2003
16. Belarus 2002-2004 31.12.2004

[Enf^lsh]

FDI In Rim Industry

•379. SHRI VILAS MUTTEMWAR : Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state:

(a) whether Qovemment have decided to allow 100% 
foreign direct investment In the film industry and the 
advertising agencies and production;

(b) whether it is likely to adversely affect the 
indigenous industry; and

(c) H so, the steps taken by the Qovemment to 
safeguard the interest of the indigenous Industry?

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a) 
Yes, Sir. 100% foreign direct investment is alkmed in 
the Film & Advertising sectors.

(b) and (c) Liberalised norms for foreign direct 
investment would provide a fillip to the growth of these 
sectors, usher in larger quantum of FDI, supplement 
domestic capital leading to increase In job opportunities 
and facilitate technok>gk:al upgradatton.

Hydro-Electric Power Potential

*380. SHRI ANANDRAG VITHOBA ADSUL: WHI the 
Minister of POWER be pleased to state:

(a) whether attention of the Govemnoent has been 
drawn to the news-item captioned ‘North-East develops 
just 1% of hydro-electrk: power potentiar appearing In 
the Economic Times. New DeIN dated Febniary 10, 2002;

(b) if so, whether the North-Eastern States do not 
utilize full capacity in the power sector, and

(c) if so, the details thereof and the reasons therefor?
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THE MINISTER OF POWER (SHRI SURESH 
PRABHU): (a) to (c) The hydro-electric potential in the 
North-Eastern Region has been assessed at 58971 MW 
in terms of installed capacity. 1062 MW out of this 
potential has been developed so far and 367 MW is 
under execution. Two major hydroelectric projects in 
Arunachal Pradesh, namely, the Lower Subansiri Hydro 
Electric Project (2000 M.W) and the Kameng Hydro Electric 
Project (600 MW) have been given Stage-ll clearance for 
the pre-construction activities. The factors which have 
impeded the development of hydroelectric potential in the 
region include remote location of the projects, lack of 
infrastructure, law and order problems, environmental and 
forest clearance issues and financial constraints. The 
Central Power Sector Undertakings, namely, North Eastem 
Electric Power Corporation (NEEPCO) and National Hydro­
electric Power Corporation (NHPC), have inKiated action 
to carry out survey and investigation and pre-constructk>n 
activities on 14 hydro-electric schemes (including Lower 
Sut>ansiri and Kameng) with a total capacity of 22795 
MW in the North East Regk>n under the 3-stage clearance 
procedure introduced by the Government for speedier 
development of hydro-electric projects in the Central 
Sector.

The Central Electricity Authority (CEA) has recently 
completed a Ranking Study of nearly 400 schemes 
covering all the river basins in the country. The 
Brahmaputra and other river basins in the North East 
account for 145 schemes whteh have been ranked in 
three categories in temfis of their attractiveness. The first 
category consists of 41 schemes with an assessed 
potential of 5718 MW and the secortd category contains 
86 schemes having an assessed potential of 41203 MW. 
The Ranking Study would enable the potential developers 
to undertake detailed survey and investigation and 
execution of the viable schemes in phased manner. CEA 
is hokJing discussions with the States to draw up an 
actkm plan for development of the ktontified schemes.

Domestic Tariff Area Policy

*381. SHRI BHARTRUHARI MAHTAB: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state:

(a) whether there is a proposal to ban domestic sales 
by hundred percent Export Oriented Units;

(b) if so, the reasons for tftis new restriction;

(c) whether the viability of this sector would be 
severely affected by this restrictkMi;

(d) whether the poHcy with regard to “Domestfc Tariff 
Area* is proposed to be reviewed totally; and

(e) if so, the details of the present status of the 
policy with regard to ‘Domestk: Tariff Area*?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) No, Sir.

(b) and (c) Do not arise.

(d) No, Sir.

(e) The poltey with regard to Domestte Tariff Area 
continues as before.

Nomination of Directors in Banlcs

*382. SHRI A. BRAHMANAIAH: WHI the Minister of 
FINANCE be pleased to state:

(a) whether the Government have appointed several 
persons as Directors in banks, who do not possess 
adequate banking experience;

(b) if so, the number of such Directors nominated 
during last year

(c) whether the Government propose to clearly specify 
minimum statutory qualifications for appointment as 
Directors in Government-controlled banks; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (d) 
Section 9(3A) of the Banking Companies (Acquisitkm and 
Transfer of Undertakings) Act. 1970/1980 which deals with 
the nomination of part-time non-official directors on the 
boards of nationalised twuiks reads as under

The Directors to be nominated under clause (h) or 
to be elected under clause (i) of sub-section (3) shall-

(A) have special knowledge or practical experience 
in respect of one or more of the following matters namely:

(i) agricultural and rural economy.

(ii) banking,

(ill) co-operatton,

(iv) economtes,

(v) finance,

(vi) law.
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(vN) small-scale Industry,

(vlll) any other matter the special knowledge of, and 
practical experience In, which would, in the 
opinion of the Reserve Bank, be useful to the 
corresponding new bank;

(B) represent the interests of depositors; or

(C) represent the interests of farmers, workers and 
artisans.

Similaily Sectkm 19(1)(d) of the State Bank of India 
Act, 1955 provides that person having knowledge of the 
work of co-operative institution and of airal economy or 
experience in commerce, industry, banking or Hnance may 
be nominated as directors. Nominatton of director on the 
boards of pubik: sector banks have been made keeping 
in mind the above qualifications and in accordance with 
the provisions of the Act and Scheme framed in this 
regard by the Government.

(In lakh bales of 170 kg. each)

•383.

Import of Cotton

SHRI N. JANARDHANA REOOY: 
SHRI RAMDAS RUPAU GAVIT:

Will the Minister of TEXTILES be pleased to state:

(a) whether the Government have recently resorted 
to large scale import of cotton due to shortfall in the 
domestic production;

(b) if so, the actual production of the cotton in the 
country during each of the last three years in comparison 
to imports;

(c) whether several State Governments have 
requested the Union Government to increase the import 
duty on cotton;

(d) if 80, the reaction of the Union Government 
thereto; and

(e) the measures taken by the Union Government to 
ensure the protection of domestk: cotton growers?

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RAMA): (a) Government does not import cotton. However, 
the user textile mills are free to import cotton of desired 
quality parameters to meet their requirements.

(b) Production and import of cotton during 1999-2000,
2000-01 and 2001-02 cotton seasons (October-September) 
are as under

1999-2000
(Oct.-Sept.)

2000-01
(Oct.-Sept.)

2001*02

Productk>n 156.00 140.00 154.50*

Import 22.01 22.00 7.88
(October 2001 to January 2002)**

’Cotton Advisory Board Estimates 
"Actual Import
Source; Cotton Advisory Board/DGCIS, Kolkata.

(c) and (d) Requests were received to Increase duty 
on import of cotton. After taking into account the interests 
of the all concerned and the prevailing difference between 
the domestic and international prices, Government hiked 
the customs duty on import of cotton from 5% to 10% 
with effect from 9.1.2002.

(e) To protect the interests of the cotton growers, 
the Cotton Corporation of India Ltd. (CCI) has undertaken 
support price operation wherever the prices of kapas (seed 
cotton) touched the Minimum Support Price (MSP). As 
on 15.4.2002, it had purchased 45,61,984 quintals of 
kapas (equivalent to lint cotton of 8,81,990 bales of 170 
kg. each).

Empowered Standing Committee on Export*

•384. SHRI DALPAT SINGH PARSTE;
SHRI SUBODH MOHITE:

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Union Government have recently set 
up an Empowered Standing Committee on Exports to 
enable it to take expeditious decisk>n on matters relating 
to export of foodgratais;

(b) If so, the details thereof alongwith its compositkin 
arKi terms of reference;

(c) the criteria followed in selecting the members for 
this committee; and

(d) the manner in which it is likely to help in 
liquklating the surplus stock of foodgrains and in sorting 
out the problems of exporters of foodgrains?

THE MINISTER OF CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION (SHRI SHAIMTA KUMAR):
(a) to (d) In order to take expedittous deciskMis on matters
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relating to export of foodgrains, a Standing Committee 
on Exports tias t>een set up with effect from ttie 11th

March, 2002. The said Committee consists of the 
following:

1. Secretary, Department of Food & Public Distribution

2. Additional Secretary & Financial Adviser, Department
of Food & Public Distribution

3. Managing Director, Food Corporation of India

4. Managing Director, Central Warehousing Corporation

5. Joint Secretary, Department of Commerce

6. Joint Secretary (FCI), Department of Food & Public 
Distribution

Chairman

Member

Member

Member

Member

Member

The Committee has been authorized to co-opt other 
officers as Special invitees as and when required.

The mandate of the Committee is to interact with 
exporters and their representative bodies and resolve 
issues relating to export of foodgrains.

Since the Committee has been set up to take 
expeditious decisions on matters relating to export of 
foodgrains from the Central Pool, the concemed officers 
of the Department of Food & Public Distribution and 
Managing Director, Food Corporation of India have been 
included in it. The representative of the Department of 
Commerce in the Committee is the Joint Secretary dealing 
with Agriculture/Foodgrains related WTO matters. The 
Managing Director of the Central Warehousing 
Corporation, which is a public undertaking under the 
Department of Food & Pubik; Distribution and also stores 
foodgrains on behalf of the FCI, has also been included 
in the Committee as a Member.

Expeditious decisions taken by the Committee will 
remove the operational obstacles, boost exports and help 
liquidate the surplus stocks of foodgrains available at 
present.

Entry of Foreign Banks

*385. DR. PRASANNA KUMAR PATASANI; Will the 
Minister of FINANCE be pleased to state:

(a) whether the Multi-National Companies/Foreign
Banks have been given permission to buy/procure shares 
of nationalised/pubik: sector t>anks directly;

(b) whether the basic aim of the nattonalised banks
for the upliftment of the poor has become redundant;
and

(c) whether the Government intends to review Its 
deciskm?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and
(c) As per the provisions of Section 3(2D) of the Banking 
Companies (Acquisition and Transfer of Undertakings) Act, 
1970 and 1980, foreign investments in nationalised banks 
shall not exceed 20 percent of their paki up capital. 
Similar ceiling has also been prescribed for State Bank 
of India and its associates Banks. No change has t>een 
made or is contemplated at present in this regard.

(b) No, Sir. Nattonalised Banks are lending to all 
Sections of the Society. As per RBI's extant guidelines, 
these banks are required to lend 40% of their net bank 
credit to the priority sector whteh includes 10% of net 
bank credit to weaker secttons, 16% of net t»nk credit 
to agriculture and also to small scale industries, education, 
housing etc. Public Sector Banks also give assistance 
under various centrally sponsored schemes for upliftment 
of the poor.

New VRS for Public Sector Enterprises Empioyeea

*386. SHRI K. YERRANNAIDU:
SHRI SHIVAJI VITHALRAO KAMBLE:

Will the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state:

(a) whether the Government are coming up with 
another round of voluntary retirement scheme for ttie staff 
of pubIk: sector enterprises;

(b) if so, the salient features of the new scheme;

(c) the number of surplus staff identified in various 
pubik: sector enterprises as on date;



87 Wrilfn Atmwer APRIL 23; 2002 to Quatthns 88

(d) the total number of •mployees of PSEs wt» hav# 
opted for VRS during the cunwt yean and

(e) the financial Implications on Implementation of 
the revised scheme?

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI MANOHAR JOSHl): (a) 
to (e) The Voluntary Retirement Scheme (VRS) was 
recently modified as per OM No. 2(32)/97-DPE(WCVQL- 
LVI dated 6th November, 2001. The salient features of 
the modified scheme are:

(i) Ex-gratia payment In respect of employees on 
pay scales of 1.1.1987 and 1.1.1992 levels, 
computed on their existing pay scales in 
accordance with the extant scheme, shall be 
increased by 100% and 50% respectively.

(ii) The option of the Gujarat or DHI pattern shall 
be available to the employees of marginally 
profit/loss making, as well as sicic and unvlable 
units.

No further modifications are contemplated for the 
present.

Rightsizing of manpower is an ongoing pnxess. The 
staff requirements depend on the economic environment, 
market share, technokjgy, shop floor practkiss etc. and 
the quantum of surplus staff. In any PSE, is likely to 
vary from tinw to time. The VRS is designed to give a 
reasonable support to voluntarily retiring employees. It is 
the deciston of CPSEs to offer VRS and the timing thereof

or the extent of rightsizing. H is not advised centrally by 
the Government. During 2000-2001, for whteh penod 
infomwlk)n is available, 45625 emptoyees of Central PSUs 
have opted for VRS and an amount of Rs. 2001 crore 
has been spent to meet the VRS expenditure.

*387.

Export Target

SHRI A. VENKATESH NAIK: 
SHRI ASHOK N. IWIOHOL

Will the iwlinister of TEXTILES be pleased to state;

(a) whether the Government have fixed $15 b export 
target for export of textile goods during 2002*2003;

(b) if so, the details thereof and the incenth/es 
proposed to be provided to the exporters to achieve the 
target set tor 2002-2003;

(c) the target fixed for export of textile items during 
2001-2002;

(d) the actual target achieved t>y the end of March, 
2002; and

(e) the reasons for not achieving the target set of 
2001-20027

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA): (a) to (e) As against the target of US$12,100 
miHton fixed for textile products for the year 2001-02 target 
of US$ 15,005 million has been fixed for the year 2002­
03. The sector-wise details of textile export targets for 
the year 2002-03 are given below:

(US$ Million)

S.No. Item Target proposed for 2002-03

1 2 3

1. Readymade Gannent 6000.0

2. Cotton Textiles (a-»'b) 4250.0

(a) Cotton yam, fabric & made-ups 3700.00
(b) Cotton fabric, made-ups (HL) 550.0

3. Man-made textiles 1500.00

4. Wool & Woolen textiles 350.0
5. Silk ' 450.0

Total TexHles 12550.0
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1 2 3

6. Handicrafts (a-fb) 2170.0

(a) Other Handterafts 1600.00

(b) Carpets 570.0

7. Coir 85.0

8. Jute 200.0

Total Textiles Exports 15005.0

As per OOCI&S Classlflcation.

As per latest available DQCI&S data, the textile 
exports during the period April-January 2001-2002 
amounted to US$8915.4 million, which means that 73.7% 
of the export target for the year 2001-02 has been 
achieved during the period April-January 2001-02. As per 
the estimates of Textile Export Promotion Councils, the 
textile exports during the full year i.e. 2001-02 are 
expected to reach a level of US$11915.3 million (To be 
confirmed with DGCI&S data, as and when available). 
The shortfall in achievement in pro-rata target may be 
attributed to the general slowdown in the economies of 
some of our major trading partners like the US; increased 
competition from countries like China, Bangladesh; and 
high production cost; low productivity due to lack of 
modernisation of textile industry.

Government have been taking a number of measures 
to strengthening the domestic textile industry for meeting 
the growing global competition and for achieving export 
targets. Some of the important initiatives are:

(i) The Government has de>reserved the woven 
segment of readymade garment from the SSI 
sector. It has also announced the de-reservation 
of knitted segment in the Budget 2002-03.

(ii) The Technology Upgradation Fund Scheme 
(TUFS) has been made operational from 
1.4.1999 to facilitate the modemisation and 
upgradation of this sector so that it can become 
more competitive in intemational trade.

(ill) Weaving, processing and gannent machinery, 
which are covered under TUFS, have been 
extended the facility of accelerated depreciation 
at the rate of 50%. Cost of machinery has also 
been reduced through Fiscal Policy measures.

(iv) With a view to encouraging backward integration, 
the custom duty on shuttleless looms has been 
brought to 5%. A programme has also been

announced to induct 50,000 shuttleless looms 
and to modernise 2.5 lakh powerlooms in the 
decentralised sector by 2004.

(v) Foreign equity participation upto 100% through 
automatic route has been allowed in the textile 
sector with a few excepttons.

(vi) Natkmal Institute for Fashk>n Technotogy (NIFT), 
its six branches and Apparel Training & Design 
Centres (ATOCs) are running various courses/ 
programmes to meet skilled manpower 
requirements of textile industry especially apparel 
in the field of design, merchandising and 
marketing.

(vii) To prepare and sensitise the textile industry to 
conform to the ecological requirements of 
improving countries by provkKng facilities by way 
of eco-testing laboratories.

UrtMn Cooperative Banka

*388. SHRI ARUN KUMAR: Will the Minister of 
FINANCE be pleased to state:

(a) whether Urban Cooperative Banks were prohibited 
from extending any advances to stock brokers;

(b) whether these banks have vk>lated the guidelines 
and granted advances to stock brokers;

(c) if so, the State-wise number of such banks who 
have violated the above guidelines during the last three 
years; and

(d) the action initiated against them by the 
Government?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) Resen/e
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Bank of India (RBI) has reported that Urban Co-operative 
Banks (UCBs) are prohibited from granting any type of 
credit facility, including guarantees to ehare/stock-brokers.

(b) and (c) The State-wise details of UCBs who are 
found to have violated. RBI’s instructions in respect of 
grant of advances to stock/share-brokers, for the last three 
years are given below;

Stete Number of Banks

1996-99 1999-2000 2000-2001

Gujarat 2 3 4

Maharashtra 2 3 6

Madhya Pradesh — 1 2

Uttar Pradesh — 1 —

Andhra Pradesh — — 1

Jammu & Kashmir — — 1

(d) Show cause notices for levying penalty of Rs. 5 
lakh each have recently been issued by RBI to 13 UCBs.
7 UCBs have been issued letters of displeasure. In 
respect of 2 banks, nwtter is under investigatkm by Police/ 
Central Bureau of Investigation.

World Bank Aid for Poverty Alleviation

*389. SHRI JYOTIRADITYA M. SCINDIA: 
SHRIMATI RENUKA CHOWDHURY:

Will the Minister of FINANCE be pleased to state:

(a) whether the attention of the Government has been 
drawn to the news item captioned “foreign aid helps 
poverty alieviation” appearing in the National Herald dated 
the (t̂ arch 13, 2002;

(b) if so, the extent to whkjh the foreign aid received 
through World Bank has gone into poverty alleviatkMi 
programmes, indkjating the progranwnes, schemes and 
project-wise details of such foreign aki since the end of 
the cold war. State-wise; and

(c) the steps taken by Government for effective 
appropriation of such aid to poverty alleviatron programmes 
and for preventing diversification thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BAUSAHEB VIKHE PATIL): (a) Yes 
Sir.

(b) Poverty eradk:ation is the primary goal of all World 
Bank assistance and all projects are undertaken with this 
primary objective in mind. However, Foreign aid to the 
extent of US$ 322.4 million has been received through 
Worki Bank for specific poverty alleviation programmes. 
The details are given in the enclosed statement.

(c) All measures are taken to ensure effective 
appropriation of external aid to poverty alleviation 
programmes and for preventing any diversiffcation. These 
include:

— Audit of expenditures made by project authorities
in mandatory. ‘

— Regular monitoring of projects by the 
Administrative/Finance Ministry.

— Government are ensuring adequate provisioning 
for externally aided projects, streamlining of 
procurement procedures, review with Executing 
Agencies and has also set up a Project 
Management Unit (PMU) in the Department of 
Economic Affairs to constantly monitor, review 
and evaluate the projects.

Statement

S.No. Nanw of the Project States Donor Signing Date LN«R.
Amount

1, Andt̂ ra Pradesh District Poverty Initiatives Project Andhra Pradesh IDA Or. 
3332-IN

12.5.2000 111

2. Madliya Pradesh District Poverty Initiatives Madhya Pradesh IDA Cr. 
3430-IN

5.12.2000 110.1

3. î lajasthan District Poverty Initiatives Projec* Rajasthan IDA Cr. 
3339-IN

19.5.2000 100.5

4. Andhra Pradesh Rural Poverty Reduction Project Andhra Pradesh IDA Grant 
267234N

28.1^2001 0.5

5. Hyderabad CDS Initiatives under Cities Alliance 
Programme

Andhra Pradesh Wortd
Bani(

■ 11.6.2001 0.3

Total 322.4
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New Policy for FDI

*390. SHRt OINSHA PATEL: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government have decided to review 
the existing FDI policy and propose to announce a new 
policy on Foreign Direct Investment (FDI);

(b) If so. the details thereof;

(c) the time by which the new policy is likely to be 
announced;

(b) if so. the facts in this regard;

(c) whether an appeal was preferred by India against 
a panel ruling of WTO over its industrial policy on 
Automobile;

(d) if so, the details thereof;

(e) whether the said appeal has been withdrawn 
recently by the Govemment;

and
(f) if so, the details thereof and the reasons therefor;

(d) whether the new policy would adequately address 
the problems and difficulties faced in the implementation 
of FDI projects; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) to (e) With a view to attracting more FDI, the 
Government have already put in place a liberal, 
transparent and investor friendly FDI policy where most 
activities fall on the automatic route for FDI up to 100%, 
except a small list.

FDI policy liberalisation Is an ongoing process, which 
is based on national priorities, including sectoral 
considerations. Govemment has constituted a Group of 
Ministers on FDI to review the existing FDI policy on an 
ongoing basis and suggest changes in the sectoral 
guidelines, including sectoral caps wherever considered 
necessary or desirable.

The Foreign Investment Implementation Authority 
(FIIA) has been set up to function as a single point 
interiace between investors and Govemment to remove 
post-investment obstacles coming in the way of 
implementation of FDI projects in consultation with the 
concerned Central Ministries, agencies and State 
Governments.

Withdrawal of Appeal Against WTO Panel

*391. SHRI M.V.V.S. MURTHI:
SHRI RAM MOHAN GADDE:

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state:

(a) whether the dispute settlement panel of WTO 
has given its ruling against India on its industrial policy 

I on automobile;

(g) the present stand of the Government in this 
regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) and (b) Yes Sir. At the request of United 
States (US) and European Union (EU), a Dispute 
Settlement panel was established in the World Trade 
Organization (WTO) to look into the WTO consistency of 
India’s polk:y related to import of Completely Knocked 
Down (CKD)/Semi Knocked Down (SKD) kits by joint 
venture car manufacturer companies, Which had been 
announced vide Public Notice No. 60 dated 12th 
December 1997 and which inter alia required ail car 
manufacturing companies to sign a Memorandum of 
Understanding (MOU) and undertake trade balancing and 
indigenisation obligations in return for grant of licences 
for import of CKD/SKD kits. The Panel in its final findings 
released on 21st December 2001 has held that the Public 
Notk:e 60 and the consequent MOUs, including provisions 
related to indigenisation requirement and trade balancing 
requirement are inconsistent with the relevant provisions 
of WTO (Art. Ill and Art. XI off GATT (1994). The Panel 
separately looked into the changes in Indian poik:y after 
1st April 2001 as regard the effect they may have on the 
'indigenisation and 'trade balancing’ obligations and found 
that these measures have not con'ected the inconsistency.

(c) to (g) In view of the time constraint for filing an 
appeal, India's nottoe for an appeal to the Appellate Body 
was registered on 31st January 2002. The appeal was 
limited to the legal issue of the panel having exceeded 
its tenns of reference by ruling on measures introduced 
after the establishment of the Panel. The appeal also 
sought a review of the Panel’s ruling that even insisting 
on accrued export obligations up to 31st March 2001 
was WTO inconsistent.

On further examination of the matter H was seen 
that the MOU companies had exported about Rs. 1893 
crores until 31st March 2001 as against the accrued
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export obligation of Rs. 2100 crores. Also in view of the 
announcement of the new Auto policy, that it will be in 
hanflony with the commitmenta made to the WTO, it was 
considered appropriate to close this matter and the appeal 
was withdrawn on 14th March 2002.

The Dispute Settlement Body (DSB) of the WTO has 
on 5th April 2002 adopted the panel report in this dispute. 
In accordance with provisions of Dispute Settlement 
Understanding within 30 days of the adoption of the 
report, India would have to indicate its intention to comply 
with the recommendations and mlings of the panel as 
adopted by the DSB.

Technology Mlaelon on Wool

•392. SHRI SURESH RAMRAO JADHAV: Will the 
Minister of TEXTILES be pleased to state:

(a) whether Qovemment have decided to launch a 
Technology Mission on Wool for development of the 
woollen sector

(b) if so, the details thereof; and

(c) the other steps taken to develop woollen sector 
into a main source for earning foreign exchange and at 
the same time for generating employment opportunities?

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA): (a) and (b) In pursuance of the recommendations 
contained in the 43rd Report of the Department related 
Parliamentary Standing Committee on Commerce and the 
Report of the Working Group on Textiles & Jute Industry 
for the Tenth Five Year Plan for setting up of a 
Technology Mission for improvement of Indian wool, the 
Government has initiated action to launch a Technology 
Mission on Wool in the Tenth Five Year Plan.

(c) Apart from the various schemes being 
administered by the Central Wool Development Board, 
Jodhpur and the State Governments for the development 
of wool and woollen products, fresh programmes for the 
development of speciality fibres such as Pashmina and 
Angora have started. The Woollen Industry would also 
benefit from measures taken or -nitiated for the 
nrK>demization & growth of the Textile industry as a whole, 
such as the Technotogy Upgradatlon Fund scheme, the 
de-reservation of the gamient sector, the increase In limits 
of investment for small scale units in knitwear sector, the 
Integrated Apparel Parks scheme, the scheme for 
development of critk:al Infrastnicture in Export Oriented 
Clusters etc.

[TranslationJ

PrICM of Essential CommodltlM

*393. SHRI RAMJILAL SUMAN:
SHRI NAWAL KISHORE RAI:

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the prices of wheat, rice, pulses and 
edible oils have gone up in the country during 1990-91 
to 2000-2001;

(b) if so, the prices of aforesaid essential foodgrains 
in the open mart<et as well as under Public Distribution 
System during 1990-91 and 2000-2001; and

(c) the reasons for tfie increase in the prices of above 
items and the steps taken to control the prices?

THE MINISTER OF CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION (SHRI SHANTA KUMAR):
(a) and (b) Statements-I & II showing Ihe open market 
prices of wheat, rice, pulses and edible oils during March 
1991 and March 2001 and the Central Issue Price under 
pubik: distribution system of rice and wheat as previaling 
in March 1991 and March 2001 are enclosed.

(c) Prices of essential commodities have increased 
during the last 10 years due to increases in consumption, 
cost of production, rising transportation cost and hike in 
Minimum Support Prices. The prices of wheat, rice, pulses, 
and edible oil have, however, remained more or less 
steady during the last five years due to good food grain 
production and liberalization of trade. Apart from certain 
long-term measures for augmenting the productivity and 
production of essential commodities in the country, import 
of items like pulses, edible oils and onion are allowed to 
augment their availability. Essential commodities like rice, 
wheat, sugar and kerosene are also being supplied 
through the outlets of Public Distribution System at below 
martcet prices. Stringent actions ard being taken against 
hoarders, black mariwteers and others indulging in unfair 
trade practices under the Essential Commodities Act by 
the State/UT Governments. Recently, there has been 
surplus availability of major essential Items. Therefore, 
these items have been removed from the Hst of Essential 
Commodities Act, save for cotton, jute and onion.
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Statemmit I

Retail Prices of \Mteat, Rice, Pulses and Edtle GIs 
during 1990-91 and 2000-2001

(Rs. Per kg.)

1

Item/Centre Retail Prices

1990-91 2000-2001

1 2 3

WHEAT

Delhi 4JX) 7.00

Mumbai 4£0 10J5

Chennai 440 11.00

RICE

Delhi 550 12.00

Mumbai 5.00 1250

Chennai 4.75 11.00

GRAM (DAL)

Delhi 10.50 22.00

Mumbai 10.00 2250

Calcutta 950 22.00

Chennai 10.00 23.00

TUR (DAL)

Delhi 1350 25.00

Mumbai 14XX) 22.00

Calcutta 14X)0 24.00

Chennai 16.00 27 XX)

VANASPATI

Delhi 36.00 32.00

Mumbai 40.00 34.00

Calcutta 39.00 35.00

Chennai 39.00 35.00

GROUNDNUT OIL 

Delhi* 44.00

Mumbai 38.00

Calcutta* S0.00

Chennai 36.00

MUSTARD OIL

Delhi 28.00

Mumbai* 36.00

Calcutta 30.00

75.00

38.00

66.00

36.00

42.00

60.00 

38.00

*Reflnad Oil.
Source; StateAJT CMI SuppHes Departments.
Note : Prices not adjusted to Inflation.

Statement II

Central Issue Prices of F^oodgrains

(Rs. Per quintal)

Year Wheat Rice

1990-91 234.00 289.00

2000-2001

(i) BPL Families 415.00 565.00

(ii) APL FamHies 830.00 1130.00

NR: Not Reported.

Exports by South Asian Countries

*394. SHRI BRIJLAL KHABRI:
SHRIMATi JAS KAUR MEENA:

Wilt the Minister of COMMERCE AND INDUSTRY 
1)6 pleased to state;

(a) the percentage of export made by India out of 
total export made by South Asian Countries during each 
of the last three years;

(b) whether export from the South Asian countries 
including India has declined of late;
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(c) if 80, the facts in this regard; and

(d) the efforts being made by the Government to 
improve the export performance?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) to (c) As per WTO trade statistics the value 
of merchandise goods exports of India as a percentage 
of the total export of South Asian Countries has Increased 
during the last 3 years form a level of 63.7% in 1996 to 
65.6% in 1999 and to 66% in 2000. Therefore, it is 
evident that the percentage share of exports of India to 
the total exports of South Asia has increased in the last
3 years. However, on account of global economic slow 
down and the events of September 11 and its aftermath, 
there has been a decline in the growth rate of world 
exports. As against the growth of world exports of over 
12% in 2000, preliminary estimates indicate that the world 
exports during the first half of 2001 has grown only by 
1%. Such decline in the growth rate of world exports has 
affected the export growth of many countries including 
South Asian countries and India.

(d) In order to arrest the declining exports several 
short term Interventionist measures were resorted to by 
the Government which include reduction in the export 
credit rate for both pre-shipment and post-shipment, 
special financial package to manufacturer exporters, 
extension of normal repatriation period upto 360 days 
and upward revision of Duty Drawback on a number of 
product groups. A medium temi export strategy has been 
announced for the period 2002-07 which aims at achieving 
1% of world exports by the year 2006-07. The EXIM 
Policy for 2002-07 announced recently has also 
incorporated a number of measures to proactively promote 
exports whk:h inter alia include permitting offshore Banking 
units in Special Economic Zones, transport subskly for 
export of certain agricultural products, development of 
centres of export excellence, additional support for 
electronte hardware exports, further reduction in transaction 
cost etc.

New Cooperative Banks

•395. SHRI SATYAVRAT CHATURVEDI: Will the 
Minister of FINANCE be pleased to state:

(a) whether despite the fact that most of the 
cooperative banks facing financial crisis, the Government 
are still issuing approvals for opening new cooperative 
banks;

(b) if so, the reasons therefor,

(c) the State-wise number of cooperative banks and 
the total deposits of customers with these banks;

(d) the reasons for losses; and

(e) the specific steps taken by the Govemment to 
ensure that these banks retain the confidence of 
depositors?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and
(b) Reserve Bank of India (RBI) has reported that out of 
the 2090 urban co-operative banks, only 244 were 
reported to be making losses as on 31st March 2001. 
RBI has further reported that it is issuing new licenses 
for setting up of urban co-operative banks only on highly 
selective basis.

(c) State-wise number of urban and District Central 
Co-operative banks running into losses as on 31 March
2001 is given in the enclosed statement. In addition, 4 
State Cooperative Banks Viz. Chandigarh, Goa, Jammu 
& Kashmir and Tripura have incun«d losses during the 
year 2000-01. The total amount of deposits of customers 
separately with these banks is not readily available with 
RBI and NABARD. The information is being collected 
and to the extent available will be laid on the Table of 
the House.

(d) As reported by RBI and National Bank for 
Agrk:ulture and Rural Development (NABARD), reasons 
for losses incurred by Co-operative Banks are, inter alia, 
deficiencies in management, laxity in evolving sound 
policies and procedures for lending and post-sanction 
supervision, lack of professionalism in management, 
inefficient funds management, low income and high level 
of expenditure.

(e) RBI and NABARD have issued guidelines to all 
co-operative banks to streamline their intemal control 
mechanism such as intemal audit/inspection, concurrent 
audit of sensitive areas/large branches, periodical 
balancing of books, custody of security fom>s/cheque 
books, surprise verification of cash and other valuables, 
rotation of staff etc.

Statement

State-wise number of Urban and District Central Co­
operative Banks incurred losses as on 31.3.01

SI.
No.

Name of the State No. of Loss Making Banks

UCBs DCCBs

1 2 3 4

1. Andhra Pradesh 30 10
2. Assam 5 1
3. Bihar ’ 6 — -

4. Chandigarh — 3
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1 2 3 4

5. Gujarat 28 2

6. Haryana 4 2

7. Himachal Pradesh 2 —

8. Jammu and Kashmir — 2

9. Kamataka 21 4

10. Kerala 9 1

11. Madhya Pradesh 19 19

12. Maharashtra 77 9

13. Manipur 2 —

14. Meghalaya 1 —

15. Mizoram 1 —

16. Nagaland 1 —

17. New Delhi 3 —

18. Orissa 3 7

19. Punjab 1 —

20. Rajasthan 1 7

21. Tamil Nadu 17 11

22. Uttar Pradesh 9 20

23. West Bengal 4 1

Total 244 99

{English]

D«c«ntraliz»d Proeurenwnt

*396. SHRI RAJAIAH MALYALA:
SHRI Q. PUTTA SWAMY GOWDA:

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whettier the attention of the Union Government 
has t)een drawn to a news-item regarding decentralised 
procurement appearing in the ‘Hindu’ of 24 March, 2002;

(b) the names of the States, who have not agreed 
to decentraUse procurement of foodgrains alongwith the 
reasons:

(c) the manner in which (inanciai burden on the States 
are likely to be shared; and

(d) the steps taken by the Union Government to 
resolve issues regarding decentralisation of procurement?

THE MINISTER OF CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION (SHRI SHANTA KUMAR):
(a) Yes. Sir.

(b) The States that were asked to take up the 
scheme of decentralized procurement but have not done 
so are Andhra Pradesh, Assam, Bihar, Gujarat, Haryana, 
Himachal Pradesh, Jammu & Kashmir, Karnataka, 
Maharashtra, Orissa, Punjab, Rajasthan, Tripura and 
Uttaranchal. In Haryana & Punjab most of the procurement 
is already being done by the State Agencies. The reasons 
given by other States for not taking up the scheme 
include, inter alia, lack of infrastructure, shortage of funds 
and lack of trained and experienced manpower.

(c) Under the scheme of decentralized procurement, 
a State taking up decentralized procurement is reimbursed 
by the Union Government the difference between the 
economic cost of acquisitk>n and distribution of foodgrains 
and the Central Issue Prices at which the foodgrains are 
sold. Thus there is no financial burden on the State 
Govemment.

(d) Decentralised procurement and distribution of 
foodgrains was one of the items included in the Agenda 
for the Conference of Chief Ministers on WTO Agreement 
and Food Management held on 21.5.2001. However, there 
was no consensus on this issue and a Standing 
Committee comprising some Union Ministers and State 
Chief Ministers, besides the Deputy Chairman, Planning 
Commission, was constituted to look into various aspects 
of Food Management and Agricultural Exports. In the First 
meeting of the Standing Committee held on 6.7.2001, 
the Finance Minister emphasized that in order to make 
the concept of MSP a reality for all farmers everywhere 
in the country, it was necessary to encourage the States 
to take up decentralized procurement. He also pointed 
out that a scheme would be prepared to share efficiency 
gains with the State Govemments.

The Unton Secretary, Department of Food & Public 
Distributton convened meetings with the Food Secretaries/ 
representatives of the State Govemments of Assam. Bihar, 
Chhattisgarh, Gujarat, Himachal Pradesh. Jammu & 
Kashmir, Kamataka, Maharashtra, Orissa, Rajasthan and 
Uttaranchal on 14.9.2001, 19.9.2001 and 9.10.2001. The 
representatives of the Govemments of Uttaranchal and 
Jammu & Kashmir could not attend the meeting. The 
State Govemments were provkied with a detailed write 
up of the scheme and the steps required to be taken to 
implement the scheme. The reservattons of the States 
relating to shortage of storage facilities, trained manpower.



103 Wrttm Anawar APRIL 23, 2002 to Questions 104

credit tacllltias, etc., were also addressed in tliese 
meetings.

A proposal was received from the State Government 
of Assam In tfw month of October, 2001 expressing its 
willingness to undertake decentralized procurement, 
subsequently, the State Government informed that the 
scheme was yet to receive clearance from its Finance 
Department.

The proposal of the State Government of Chhattisgarh 
to taKe up the scheme of decentralized procurement has 
been approved recently.

Direct and Indirect Tax Collection

*397. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of FINANCE be pleased to state:

(a) tfie target fixed for collection of direct and indirect 
taxes during the year 2001-2002;

(b) whether the target fixed has been achieved:

(c) if not, the anticipated shortfall in the collection of 
revenue, both in absolute and percentage tenn of the 
target fixed;

(d) the steps the Government propose to take to 
bridge the gap between the projected target and revenue 
earned; and

(e) the impact of economic slow down on the 
collection of revenue?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI GINGEE N. RAMACHANDRAN); (a) The 
targets fixed for major direct and Indirect taxes for the 
year 2001-2002 are as under: '

Revised Estimate 
(Rs. crore)

Direct Taxes (Corporation & Income Tax) 73497

Indirect Taxes (Customs & Central Excise Duties) 117392

(b) No, Sir. (c) As per provisional estimates, the details of shortfall
in collection of taxes are as under:

Revised Revenuu Shortfall Shortfall
Estimate Collection from RE from RE(%)

(Rs. crore) (Rs. crore) (Rs. crore)

Direct Taxes 73497 68092 5405 7.35

Indirect Taxes 117392 112341 5051 4.30

(d) All possible legislative, fiscal and administrative 
measures are being taken to improve tax collection. These 
include rationalization of tariff structure, review and 
withdrawal of tax exemptions wherever necessary, 
plugging leakage of revenue through anti-smuggling and 
anti-evasion measures, expeditious disposal of tax 
adjudications and appeal, finallsation of provisional 
assessments, speedy disposal of confiscated or uncleared 
cargo, simplteation of tax collection procedures to improve 
tax compliance and widening of the tax base by bringing 
services under the tax net.

(e) The slow growth of the Gross Domestks Product 
(GDP), together with low rates of inflation during 2001­
2002 have resulted in stagnancy in excise duty, arising

from lower growth in production and reduced clearance 
of consumer goods and other excisable commodities. The 
skjw growth of the economy has also led to a drop in 
imports, resulting in a decline in customs duty collection. 
Similarly, lower growth in the industrial sector, especially 
in the capital market, airlines, tourism, coal, tea and 
software industries, has adversely affected the direct tax 
collections.

World Bank Loan

*398. SHRI IQBAL AHMED SARADGI: Will the 
Minister of FINANCE be pleased to state:

(a) whether the Wortd Bank has approved k>an8 worth 
$665 million to India for four development projects
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including two schemes to support econoinic refonns and 
transport project in four States;

(b) if so, the details thereof;

(c) whether the World Bank has also approved a 
toteri of $350 million for two projects to support economic 
refonrts in Karnataka and Andhra Pradesh;

(d) if so, the details thereof;

(e) whether the World Bank's dedsion making Board 
approved $100 million to Karnataka for undertaking 
structural adjustments including fiscal refomis and efforts 
to make Qovemment more transparsnt and efficient; and

(f) if so, the time by whnh the States are likely to 
avail this fund?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (f) 
The WoiW Bank approved following four toans totaling 
$665 million for India;

1. Andhra Pradesh Economk: Reform Restnjcturing 
Programme

2. Karnataka Economk: Restructuring Programme

3. Kerala State Transport

4. Mizoram State Road

These above four programmes/projects include two 
programmes with a total toan commitment of $350 millkm 
for Andhra Pradesh and Karnataka to support fiscal 
reforms in these two States.

The details of the four loans are as under.

(US $ mHlkm)

Name of
Programme/Project

Loan from 
International Bank 
for Reconstruction 
and Development

Soft Loan from 
Intemational 
Development 
Association

Total

Andhra Pradesh 
Economic Refonn 
Restructuring

125 125 250

Karnataka Economk: 
Restructuring

50 50 100

Kerala State 
Transport

255 — 255

Mizoram State Road — 60 60

Total 430 235 665

The IBRD loans have been provided on single 
currency variable spread basis for a period of 20 years, 
with an initial moratorium of five years and the IDA credit 
is interest free, payable in 35 years and has a 10 years 
grace period. There is a .75% service charge on IDA
credits. IBRD loans attract a front end fee of 1% and
have a commitment fee of 75 basis points. IDA credits
have a commitment fee of 50 basis points.

The Karnataka Economk: Restructurfng Loan of USD 
100 million has been approved by the Board with the 
following three major components;

• Fiscal reforms with the aim of restructuring 
expenditure to meet development priorities,

achieve sustainalile fiscal balance and reduce 
the burden of public debt.

• Public expenditure management and financial 
accountability reforms.

• Governance reforms to meet the pubik: senm» 
and enhance accountability of govemmental 
activities.

The loan/credit antount in respect of Andhra Pradesh 
Economic Reforms and Karnataka Economic Restructuring 
pn êcts have already been received and made available 
to the States. The other two k>an8 being investment k>ans 
wiP be disbursed based on the progress of projects and 
submission of reimbursement claims.
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Group Inaurane* SetwnM

*399. SHRI SHANKERSINH VAQHELA: Will the 
Minister of FINANCE pleased to state;

(a) whether the Qovemment propose to start a group 
insurance scheme for the mral sector;

(b) if so, the details thereof; and

(c) the details of the lil<ely benefits and the 
expenditure expected to be incun’ed thereon, annually?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and
(b) The insurance companies/corporation have a number 
of group insurance schemes catering to the needs of 
mral population. Some of the important schemes are— 
Janashree Bima Yojana and Krishi Shramil( Samajik 
Suraksha Yojana. Apart from these, several customized 
policies have been offered by insurance companies to 
State Governments and other groups of individuals. No 
new scheme is proposed to be taken up by the 
Government during the current year.

(c) Does not arise.

Merger of Banks and ns

‘400. SHRI PRAVIN RASHTRAPAL; Will the Minister 
of FINANCE be pleased to state:

(a) whether the Qovemment propose to merge certain 
banks and financial institutions with a view to cut down 
the NPAs;

(b) if so, the details thereof;

(c) whether the Government also propose to grant 
special powers to IDBI for facilitation recovery of non- 
perfomiing asset and counter guarantee the bonds issued 
by the agency for mopping up funds from the martcet; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and
(b) RBI had circulated salient operational and regulatory 
issues to be addressed by FIs for conversion into 
universal bank on 28.4.2001. The main objective of any 
converston is to enable a Financial Institution to remain 
competitive in the financial market. Subsequent to RBI 
circular, ICICI Bank submitted a proposal to RBI on
25.10.2001 for merger of ICICI Ltd. with it. RBI is yet to 
give a decision on the above merger proposal. IDBI has

infomied RBI that the details of transformation into a 
univereal bank are being evaluated and they wiO approach 
RBI once the analysis is complete.

(c) and (d) There is no proposal under consideration 
to give special powers to IDBI for facilitating recovery of 
NPAs or to provide counter guarantee for bonds issued 
by It for mopping up funds from the market.

Violation of Forest (ConMrvatlon) Act, 1980

*401. SHRI N.T. SHANMUQAM; Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state:

(a) the number of complaints received from various 
States during 2001-02 regarding violation of Forest 
(Consenmtion) Act, 1960 and pending with the Union 
Government for disposal. State-wise; and

(b) the stringent action taken by the Government to 
an-est the alanning increase in the violation of the said 
Act?

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) The State Government of Andhra 
Pradesh reported that during 2001-02, violation of Forest 
(Conservation) Act, 1980 has taken place in construction 
of Karima Resen/oir Irrigation Tank in Visakhapatnam and 
dumping of overburden in Karimnagar district by M/s 
Singareni Collieries Company Ltd. No other State 
Government has reported any cases of the said Act. 
However, from the proposals sent by the State 
Governments during 2001-02 for seeking approvals under 
the Act, a number of cases of violation have come to 
the notice of the Central Government. The list of the 
pending cases for 2001-02 where violations have been 
reported in the project proposals is enclosed as statement.

(b) No alanning increase in the violation of the Forest 
(Conservation) Act, 1980 has come to ttie notne of the 
Central Govemnrwnt. However, when violation of the Act 
comes to the notice of the Central Qovemment, the 
concerned State Qovemment is asked to fix up the 
re6ponslt>Hity and take actk>n against the person held 
responsible for the violation.

Statement

No. Proposal

1. Diversion of 571.30 hectare forest land for
constnjction of Subansiri Lower Hydroelectric 
Project, Assam
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2. Diversion of 24.98 hectare forest land for
construction of Dalwel-ll percolation tank, 
Maharashtra

3. Diversion of 569.72 hectare forest land for
construction of Karwaffa Nalla Medium Irrigation 
Project, Maharashtra

4. Diversion of 45.148 hectare forest land for
renewal of fireclay mines of Shri B.C. Sahu, 
Orissa

5. Diversion of 34.00 hectare forest land for
establishment of industrial estate at Namsai, 
Amnachal Pradesh

6. Diversion of 25.93 hectare forest land for
establishment of industrial estate at Bogapani, 
Aainachal Pradesh

7. Diversion of 1.816 ha. forest land in favour of 
Antiy, Rajasthan

8. Diversion of 4.077 ha. forest land for mining of
masonary stone by Nawab All, Rajasthan

9. Diversion of 0.0098 ha. of forest land for
renewal of 9 leases, UttararKhal

10. Diversion of 4.8718 ha. of forest land for lease 
of Rampur Jagir, Uttar Pradesh

11. Diversion of 7.05 ha. of forest land for Tembju 
Lift irrigation project, Maharashtra

12. Diversion of 0.21 ha. of forest land for road, 
Dadra & Nagar Haveli

13. Diversion of 1.30 ha. of forest land for road, 
Dadra & Nagar Haveli

14. Diversion of 18.2296 hectare forest land for
renewal of asbestos mine by Shri B.L. Newatia, 
Orissa

15. Stone quarry by Shri Anil Kumar, Jharkhand

16. Diversion of 2.02 hectare forest land for renewal 
of mining lease of B. Tiwari, Jharkhand

17. Diversion of 0.90 hectare forest land for renewal 
of mining lease of Bajrang Stone Works, 
Jharkhand

18. Diversion of 0.0154 hectare forest land for 
approach road on Nabha-Malerkotia road, 
Punjab

19. Diversion of 0.084 hectare forest land for
Engineering College owned by M/s Saptagiri 
Education Trust, Kancheepuram, Tamilnadu

20. Diversion of 6.4752 hectare forest land for
constmction of Yelum Right Bank Canal, Andhra 
Pradesh

21. Diversion of 11.84 ha. forest land in favour of
Tamilnadu Mineral Devek>pment Corp. (TAMIN), 
Tamilnadu

Civil Aviation Policy

*402. SHRI A.F. GOLAM OSMANI:
SHRI CHANDRA BHUSHAN SINGH:

Will the Minister of CIVIL AVIATION be pleased to 
state:

(a) whether the Govemment have decided to redraft 
the Civil Aviation Policy in view of September 11, 2001 
Incident in United States;

(b) if so, the salient features thereof; and

(c) when the new civil aviation polk:y is likely to be 
implemented?

THE MINISTRY OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) Yes, Sir.

(b) and (c) The draft Civil Aviation Policy is being 
finalised in consultation with various Ministries and 
Departments etc. and will be put up for the consideratkjn 
of the Cabinet in the near future.

Utilisation of Budget Alioeation in Agriculture

*403. SHRI RAGHUNATH JHA; Will the Minister of 
AGRICULTURE be pleased to state:

(a) whether the amount sanctioned in Budget for 
Agriculture sector during the year 2001-02 has been 
utHised in fuH;

(b) If not, the reasons therefor and tfte areas in which 
the amount remained unutilised;

(c) the details of alk>cation8 made in the Budget and 
how much of tfiat has t>een utilised;

(d) the steps taken to ensure maximum utilisation of 
the Budget alkwation;
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(e) whether any accountability and responsibility 
has been fixed for not fully utilising the Budget/ 
Grants and for not preparing realistic Budget proposals; 
and

(0 if so, the details thereof?

THE MINISTER OF AGRICULTURE (SHRI AJIT 
SINGH): (a) to (0 The details of Budget Estimata, Revised 
Estimate and utilization under Plan Funds for the year
2001-02 in respect of Ministry of Agriculture comprising 
Department of Agriculture & Cooperation, Department of 
Animal Husbandry & Dairying and Department of 
Agriculture Research and Education are given below:

Plan

2001-2002

(Rs. in crore)

Budget Revised Expenditure Percentage
Estimate Estimate (Provisk>nal*) Utilisation 

with respect 
to Revised 

Estimate (%)

Ministry of 
Agriculture

2969.00 2741.00** 2722.48 99.3%

*The HgurM ol •xpandltur* ar« provisional as th«sa are subject to reconciliation with Pay and Account Office. 
**The Revised Estimate excludes Rs. les crores transferred to Non-Plan.

Commercialization of Qenetlcally Modified 
Valiant Crops

*404. SHRI SULTAN SALAHUDDIN OWAISI:
SHRI K.E. KRISHNAMURTHY:

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state;

(a) the names of countries where cultivation of BT 
Cotton variant crop is banned alongwith the reasons 
therefor,

(b) whether the Government have recently approved 
commercialization of genetically modified variant crops 
particularly BT Cotton and Rice;

(c) if so, the details thereof and the reasons therefor;

(d) whether any studies/field trials had been 
conducted before giving the approval;

(e) if so, the details of the findings;

(f) whether some more such crops are Nicely to be 
given approval in near future;

(O) If so, the details thereof;

(h) whether the Government have received any 
request from different States with regard to cultivation/ 
commercialization of the said crops;

(I) if so, the State-wise details thereof and action 
taken thereon; and

(i) the steps taken to create awareness among the 
pubik: particularly farmers in remote areas of the country 
about the said crops?

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) Cultivation of Bt Cotton per se 
is not banned in any cotton growing countries. Bt Cotton 
is registered for cultivation in countries such as USA, 
Australia, South Africa, Argentina and Mexico after 
approval by the competent authorities.

(b) to (e) The Genetic Engineering Approval 
Committee (GEAC) set up under Rule 4 of the Rules for 
Manufacture, Use, Import, Export and Storage of 
Hazardous Microorganisms/Genetically Engineered 
Organisms or cells, 1989 notified under the Environment 
(Protection) Act, 1986 has approved commeroiaiization of 
Bt cotton only. The Maharashtra Hybrid Seed Company 
(MAHYCO) has been developing and evaluating Bt cotton 
since 1996. The decision of granting approval subject to 
certain conditions for commercial cultivation of Bt cotton
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is based on the data generated on environmental safety, 
food safety and large scale field studies conducted to 
evaluate the agronomic potential at different locations. 
These field trials have been conducted by MAHYCO as 
well as tfie Indian Council of Agricultural Research (ICAR). 
These trials have been monitored by the Monitoring and 
Evaluation Committee (MEC) of the Department of 
Biotechnology, and the ICAR, respectively. The MEC and 
ICAR recommended Bt cotton for cultivation.

(f) and (g) The approval for commercial cultivation of 
genetically modified crops shall be granted on a case-by- 
case basis only after examination of alt the required data 
on the particular crop.

(h) and (i) The State Governments of Andhra 
Pradesh, Karnataka, Maharashtra, requested for granting 
approval for cultivation of Bt cotton.

(j) Under the various conditions attached to the 
approval, the MAHYCO has been directed to undertake 
an awareness and education programme inter alia through 
development and distribution of educational material on 
Bt cotton for farmers, dealers and others. In addition, the 
company has also been directed to provide detailed 
directions for use including sowing pattern, pest 
management, suitability of agro-climatic condition etc. in 
vemacular languages in the seed packets.

Irrigation Potential

‘405. SHRIMATI KUMUOINI PATNAIK: Will the 
Minister of WATER RESOURCES be pleased to state:

(a) whether the Government have any proposal to 
take up creek irrigation and tank irrigation under Central 
Project Programmes to avoid harassment to drought prone 
States and to increase imgation potential by augmenting 
the water resource; and

(b) if so, the details thereof?

THE MINISTER OF WATER RESOURCES (SHRI 
ARJUN SETHI): (a) and (b) Irrigation being a State 
sut̂ ect, all minor Irrlgatkm projects including Creek and 
Tank Irrigation are planned, funded and executed by the 
State Governments themselves from their own plan funds 
and as per their own priority. However under the Central 
Sector Pilot Scheme, ‘Study of recharge of Ground 
Water', being implemented in the other parts of the 
country. Ministry of Water Resources has taken up two 
schentes for impounding fresh water and arresting salinity 
ingress for augmenting irrigation potential in 34 creeks of 
drought and salinity prone districts of Orissa.

Also under the Accelerated Irrigation Benefits 
Programme, being Implanted by the Ministry of Water 
Resources, Central Loan Assistance is being provided to 
special category States including three drought prone KBK 
districts of Orissa. 23 surface fk>w schemes including tanks 
are under AIBP funding for whk̂ h Rs. 34.72 crore have 
been released during the last three years (1999*2000, 
2000-2001 & 2001-2002).

•406.

Funds to States under AIBP

SHRI S.D.N.R. WADIYAR;
DR. ASHOK PATEL:

Will the Minister of WATER RESOURCES be pleased 
to state:

(a) the amount allocated to various States for 
implementing Accelerated Imgation Benefit Programnw 
(AIBP) during the last three years and proposed to t>e 
allocated during the current year;

(b) the steps taken by various State Governments to 
accelerate Imgation facilities in their respective States; 
and

(c) the amount of assistance utilised by various State 
Governments in accelerating irrigation facilities during the 
said period?

THE MINISTER OF WATER RESOURCES (SHRI 
ARJUN SETHI): (a) to (c) legation being a State subject, 
irrigation project, including flood control & drainage are 
planned, investigated, funded, executed, operated and 
maintained by the State Governments themselves as per 
their own priorities. The main reason for cost and time 
ovenuns of irrigation projects include thin spreading of 
resources by taking up too many irrigation schemes 
without focusing on their completion, resettlement & 
rehabilitation of project affected families, land acquisition 
problem, contractual disputes and litigation, completion of 
head wori(s first without constructing the distribution 
system, etc.

Concerned wKh such a large number of projects 
spilling over into IX plan, the Central Government 
launched Accelerated Irrigation Benefits Programme (AIBP) 
during 1996-97 for accelerating implementation of ongoing 
irrigation/multi-purpose projects on which substantial 
progress has been made and which are beyond the 
resources capability of the State Govemnnents and for 
other major and nwdium irrigation projects which are in 
advanced stage of construction and couki yield irrigatkm 
benefits in next four agricultural seasons.
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Central Loan Assistance (CLA) of about Rs. 5909 
crores has been released to various States during the 
last 3 years (1999-2000, 2000-2001 and 2001-2002) 
including Rs. 473 crores released to 13 projects under 
Fast Track Programme. During the current year an 
allocation of Rs. 2800 crore has been made under AIBP 
including for Fast Track projects.

The releases under AIBP are made after utilization 
certificate is furnished by the State Government for past 
releases and on the basis of monitoring reports of the 
Central Water Commisston on physical progress of works.

*407.

Kyoto Protocol

SHRIMATI RENUKA CHOWDHURY: 
SHRI SUSHiL KUMAR SHINDE:

WiU the Minister of ENVIRONMENT AND FORESTS 
be pleased to state:

(a) whether the Government have welcomed the US 
Policy on climate change opposing the Kyoto Protocol, 
the policy which has all along been opposed by India as 
a pioneer of the cause of the developing world;

(b) if so, the details of the Kyoto Protocol and the 
stand taken by the US in this regard indicating the 
Government’s reaction thereto; and

(c) the nwnner and extent to which the US stand is 
likely to affect the gk>bal environment and the emissk>n 
of Green House Gas level on the global ecology and 
atmosphere?

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) to (c) India has not welcomed 
US opposition to Kyoto Protocol and would continue to 
work with the International community in furtherance of 
the Bonn Agreement and Marrakech Accord for early 
ratifteation and entry into force of the Kyoto Protocol. 
There has been no change In India’s polrcy on climate 
change which is based on maintenance of present 
equilibrium of commitments and differentiation between 
developed and developing countries with no new 
commitnfwnts for the developing countries.

The Kyoto Protocol commits the devek>ped countries 
to reduce emissions of greenhouse gases by an average 
of 5.2% betow 1990 levels during 2008-2012. It also 
provides for three mechanisms, i.e. Joint Implementatton, 
Clean Development Mechanism and Enussion Trading that 
enable the devek>ped countries with quantified emission 
limitation and reduction commitments to acquire

greenhouse gas reduction credits from outside their own 
boundaries at relatively lesser costs to facilitate compliance 
with the greenhouse limitation and reduction connmitnnents. 
It further provkles for a compliance mechanism to address 
cases of non-compliance with the provisions of Protocol. 
The United States of America has expressed its oppoeitkm 
to Kyoto Protocol on the grounds of economic burden it 
would impose on its economy, exemption of major 
developing countries like India and China from specifk: 
commitments and scientific uncertainty.

United States of America is the largest emitter of 
green house gases in the world. In 1990, it alone 
accounted for over 36% of developed country emissions 
and its emissions have continued to grow. The Kyoto 
Protocol provides for emission reduction conwnitment of 
7% for the United States with reference to 1990. The 
opposition of United States to Kyoto Protocol would 
adversely effect global efforts to reduce green house gas 
emissions and combat climate change.

Utilization of Funds Meant for Pollution Control

*408. SHRI RAMDAS ATHAWALE: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state:

(a) the funds made available and actually utilized for 
control of pollution during the last three years and cun-ent 
year, State-wise;

(b) whether the Govemment are aware that the said 
funds are being grossly misused by various States 
particularly Delhi;

(c) if so, whether the Govemnnent have received any 
complaints in this regard; and

(d) if so, the action taken or proposed to be taken 
by the Govemment in this regard?

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) and (b) The State-wise details 
of the funds provided for control of pollution during the 
last 3 years up to 2001-2002 are given in the Statement 
The Utilization Certificates are obtained from the 
concerned States before release of further instalments to 
erwure that the funds are utilized for the purpose for 
which they are sanctioned.

(c) No, Sir. ■

(d) Does not arise.
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Statement

Financial Assistance pmvided to States/Union Territories

(in RupeM)

States/Union
Territories

1999-2000 2000-01 2001-02

1 2 3 4

Andhra Pradeeh 68026775 516680 11804525

Arunachal Pradesh 875000 0 100000

Assam 387880 101757 386613

Bihar 260530 39912073 2711625

Chandigarh 0 27778 5556

Delhi 13500000 8150000 725892000

Goa 74360 0 181120

Gujarat 172103540 51457830 110406460

Haryana 148278715 69798285 230016667

Himachal Pradesh 119545 1217818 208127

Jammu & Kashmir 1000000 0 500000

Kamataica 43911095 32411785 3159265

Kerala 487500 1217110 1590287

Lakshadweep 15100 8940 9290

Madhya Pradesh 115365125 71902587 815995

Maharashtra 25913515 122024031 300420000

Manipur 1006730 520440 31850

Meghalaya 1233100 2502500 3499583

Mizoram 800000 0 0

Nagaland 1335000 897400 0

Orissa 801160 9117337 30698194

Punjab 129774130 66703610 157136435

Pondicheny 45840 791675 38568
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1 2 3 4

Rajasthan 5170340 1075893 979677

Sikkim 800000 860400 0

Tamil Nadu 108187355 291055438 745469745

Tripura 852020 59020 13880

Uttar Pradesh 798966785 591791624 825253675

West Bengal 40000000 15000000 50094820

•409.

Stockholm Convention

SHRI IQBAL AHMED SARADQI: 
SHRI ANANDRAO VITHOBA ADSUL:

Will the Minister of ENVIRONMENT AND FORESTS 
be pleaeed to state:

(a) whether India has decided to sign the Stockholm 
Convention which focuses on reducing and eliminating 
release of 12 of the most dangerous Persistence Organic 
Pollutants;

(b) if so, the details thereof;

(c) whether the country is likely to achieve a total 
phase out of productkm of Chk>rofluorocait)on and Cartx>n- 
tetrachloride by 2010 under this agreement;

(d) If so, the details thereof; and

(e) the details of other countries who have signed 
this agreement?

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) and (b) Yes, Sir. The Government 
of India has decided to sign the Stockholm Conventton 
on Persistent Organic Pollutants.

(c) and (d) Phase out of Chlorofluorocartx>ns and 
Cart)ontetrachk>ride are not covered under the Stockholm 
Convention.

(e) As of 5th April, 2002, 126 countries have signed 
the Stockholm Convention.

Development of Flahery

*410. SHRI AMBAREESHA:
SHRI SUBODH ROY;

Will the Minister of AGRICULTURE be pleased to 
state:

(a) the details of schemes launched by the Union
Government for the development of fishery in the country, 
State-wise; ‘

(b) whether the Union Government have received 
some proposals from States for devek>pment of fishery;

(c) if so, the details thereof;

(d) the action taken in this regard;

(e) whether the Government propose to launch any 
major scheme for promoting fishery in Bihar particularly 
in Tal area;

and
(f) if so, the time by whteh it is likely to be launched;

(g) if not, the reasons therefor?

THE MINISTER OF AGRICULTURE (SHRI AJIT 
SINGH): (a) to (d) The Unton Government is implementing 
a number of schemes, such as Development of Marine 
Fisheries through Motorisation of traditional craft; 
Development of Freshwater and Coastal Aquaculture; 
Fishing Harbour Facilities at Major and Minor Ports; 
Fisheries Training and Extension; National Welfare of 
Rshermen; and Development of Inland Fishery Statisttos, 
for development of fisheries in the country. These 
schemes mainly aim at supplementing the efforts of the 
State Governments for the devek̂ pment of the sector.
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Under these schemes, funds are released to the State 
Govemnmnts within the plan allocation on the basis of 
viable proposals received from them. The State wise and 
scheme wise details of funds released during 2001-02 is 
indicated in the enclosed statement.

I-Detaite of Funds nhaaad to ttm $tate»— 
Motorisation of Traditional Crafts

1. Andhra Pradesh 20.00
(e) to (g) The Qovemment is not proposing to launch

any new major scheme to promote fishery in Bihar as 2. Gujarat 851
there is no proposal pending from Bihar In this regard.
The efforts of the Qovemment as concentrated on 3. Goa 145

improving the implementation of existing fishery schemes 4. Karnataka 5.00
in the country including Bihar.

5. Kerala 20.00
Statement

6. Maharashtra 1.94
M l—Details of Funds released to the States—

Development of Marine Flst»ries 7. Orissa OJOO

SI.No. StateAJnion Territories 2001-2002 8. Tamil Nadu 70.00
(Rs. in lakh)

9. A&N islands 1347
1 2 3

Total 14037
1. Andhra Pradesh 20.00

II—Details of Funds released to the States towaMs
2. Gujarat 30651 Central Share for reimbursement of Central Excise

Duty on HSD Oil
3. Goa 1545

1. Goa 14.00

4. Karnataka 133.00 2. Gujarat 298 XX)

5. Kerala 20J00 3. Karnataka 128.00

4. Maharashtra 168.00
6. Maharashtra 169.94

5. Orissa 16.00
7. Orissa 16.00

6. Tamil Nadu 4434

8. Tamil Nadu 11434 7. Daman & Diu 19.00

9. West Bengal 0.00 8. Lakshadweep 250

10. Pondicherry 0.00 Total 689.84

11. Daman & Diu 19.00 Ill—Details of Funds released to the States towards
Centra/ Share for Integrated Coastal Aquaculture

12. Andaman & Nicobar 13.45
1. Goa 250

13. Lakshadweep 250
2. Gujarat 2846

Total 830.19 3. Karnataka 734
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1 2 3 1 2 3

4. Kerala 45.00 4. Maharashtra 71.78

5. Maharashtra 12.18 5. Orissa 173.93

6. Orissa 3538 6. Tamil Nadu 6232

7. West Bengal 77 A8 7. West Bengal 176,74

Total 20934 8. Daman & Diu 40.00

IV—OetettB of Funds released to the States towards 
Central Share (or Development of Freshwater 

Aquaculture

9.

1

Pondicherry

Chennai

10.00

6.00

1. Arunachal Pradesh 35.00
II Visakhapatnam 110.00

/

2. Haryana 6155 Total 1154.11

3.

4.

Himachal Pradesh 

Jammu & Kashmir

5.00

1250

Vl—Detsdls of Funds released to the States towanis 
Central Share for National Welfare of Fisherman

S. Meghalaya 45 XX) 1. Assam 6.60

6. Mizoram 35.00 2. Bihar 4754

7. Nagaland 109.95 3. Gujarat 6842

8. Rajasthan 17.26 4. Himachal Pradesh 431

9. Sikkim 3M 5. Jammu & Kashmir 26.25

10. Tripura 71A8 6. Karnataka 259X)1
11. Uttar Pradesh 337.77 7. Kerala 6340
12.

13.

14.

West Bengal 

Chhattisgarh 

Jharkhand

358.96

21.48

51.97

8.

9.

10.

Madhya Pradesh 

Orissa

1845

74.63

7355
Total 1166.76 11. Rajasthan 36.10

V—Details of Funds released to the States towards 
Central share for Fbhing Harbours at Major & Minor 

Ports

12.

13.

Tamil Nadu 

Tripura

83745

9j60

1. Andhra Pradesh 35.44 14. Uttar Pradesh 104.00
2. Goa 14.66 15. West Bengal 150.00
3. Kerala 453.25 16. A&N Islands 22A
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1 2 3

17. Daman & Diu 43.25

18. Pondicheny 112.99

19. Jharkhand 31j00

20. Fishcopfed 68.65

Total 2037.95

VII—Details of Funds released to the States towards 
Central Share for Training A Extension

1. Andhra Pradesh 3.16

2. Haryana 8X10

3. Jammu & Kashmir 9.96

4. Kamataia 12.50

5. Nagaland 19.19

6. Punjab 16.00

7. Tamil Nadu 20JXI

8. Tripura 9.00

9. Jharkhand 1056

10. Chhattisgarh 27.28

Total 135.65

VIII—Details of Funds released to the States 
towante Central Share for Infrastmcture tor 

Inland Fish Marketing

1. Orissa 4XW

Total 4.00

IX—Details of Funds released to the States 
towards Central Share for Development of 

Inland Fisheries Statistics

1. Andhra Pradesh 1050

2. Arunachal Pradeeh 230

to Questions 126

1 2 3

3. Assam 550

4. Bihar 250

5. Goa 3,00

6. Gujarat 750

7. Haryana 550

6. Himachal Pradesh 5^0

9. Karnataka 7.60

10. Madhya Pradesh 450

11. Maharashtra 7.00

12. Manipur 0.00

13. Mizoram OJOO

14. Orissa 250

15. Rajasthan 840

16. Tamil Nadu 5.00

17. Tripura 650

18. Uttar Pradesh 7.00

19. West Bengal 450

20. Others 1645

Total 112.05

[Translation]

Joint Group of India and Nopal for Flood Control

*411. SHRI NAWAL KISHORE RAI:
DR. SUSHIL KUMAR INDORA:

WUI the Minister of WATER RESOURCES t>e pleased 
to state:

(a) whettwr West Bengal, Uttar Pradesh and Bihar 
are facing recuning floods caused by rivers flowing from 
Bangladesh and Nepal;

(b) if 80, whether the Government have identified the 
rivers that bring disaster,
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(c) if so, the details thereof;

(d) whether the Prime Minister of Nepal visited India 
recently and held discussions in this regard;

(e) if 80, the details and the outcome thereof;

(f) whether any joint group of India and Nepal has 
been constituted to control flood in the States; and

(g) if so, the details thereof?

THE MINISTER OF WATER RESOURCES (SHRI 
ARJUN SETHI); (a) Yes Sir. Uttar Pradesh and Bihar 
are facing recurring floods caused by rivers flowing 
through Nepal. West Bengal suffers intermittently from 
floods during monsoon from the flow of a few rivers from 
Bangladesh.

(b) Yes Sir. The Government has identified the rivers 
causing flood disaster in Uttar Pradesh, Bihar and West 
Bengal.

(c) The main rivers causing floods in Uttar Pradesh 
and Bihar are the Qhaghra, the RaptI, the Sarda, the 
Qandak, the Burhi Qandak, the Bagmati, the Kamla, the 
Kosi, the Mahananda and the Adhwara Group of rivers. 
A few rivers flowing from Bangladesh into West Bengal 
which cause intermittent floods are the Nagar, the Tangon, 
the Punarbhaba and the Atrai.

(d) and (e) Yes Sir. The Prime Minister of Nepal 
visited India during 20-25 March, 2002 and held 
discussions in matters including flood control.

Following the above visit, the two Prime Ministers, 
inter-alla, emphasized the importance of the role of the 
Joint Task Force on Flood Control and Forecasting in 
working towards joint preventive measures. It was also 
agreed that there should be close consultations between 
the concerned authorities of the two Governments 
regarding flood control structures and that preparation of 
a Master Plan on flood forecasting should be jointly 
worked out.

(f) and (g) Yes Sir. The follovinng Conmittees have 
been constituted.

A Joint Committee on Water Resources headed by 
the respective Water Resources Secretaries of both the 
countries to oversee the entire gamut of India-Nepal 
cooperation in Water Resources Sector.

Standing Committee on Inundation Problem has been 
constituted in 1986 to go into the problem of inundatton

due to construction of various works in the border rivers 
between India and Nepal, with a view to identify the 
problem areas and suggest possible solutions on a 
continuing basis.

India-Nepal Committee on Rood Forecasting set up 
in April 2001 to review existing flood forecasting system 
and prepare a comprehensive flood forecasting master 
plan.

Sub Committee on Embankment Construction to 
approve planning, design and construction of 
embankments on four flood prone rivers namely 
Lalbakeya, Bagmati, Kamla and Khando.

[English]

Joint Forest Management

*412. SHRI ANANT GUDHE: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Government have recently reviewed 
the Joint Forest Management Programme Phase I in the 
country particularly in Maharashtra;

(b) if so, the details thereof; *

(c) the details of proposals received from various 
States for Joint Forest Management Programme Phase II 
seeking World Bank assistance. State-wise; and

(d, the details of action taken thereon and present 
status thereof?

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) and (b) There has not been any 
review of the Joint Forest Management (JFM) Programme 
by the Government recently after the fresh guidelines 
were issued in February 2000. However, recently, Phase
I of a World Bank sponsored project had been completed 
in the State of Maharashtra, whteh had a JFM component

(c) and (d) No proposal has been received from any 
of the State Governments specifteally seeking Worid Bank 
assistance for the Joint Forest Management Programme 
Phase II. However, proposals for Andhra Pradesh Forestry 
Project Phase II, Maharashtra Forestry Project Phase II 
and Madhya Pradesh Forestry Project Phase II have been 
received from the respective State Governments for 
seeking financial assistance from the World Bank with 
JFM component. The proposals, after examination have 
t>een sent to the World Bank ftirough the Department of 
Economic Affairs for finaiKial assistance. No decision on 
these proposals has been taken by the Wortd Bank.



129 Written Answer VAISAKHA 3. 1924 {Saka) to Questiom 130

DMiln* in Profit of NALCO

•413. SHRI BHARTRUHARI MAHTAB: Will the 
Minister of COAL AND MINES be pleased to state:

(a) whether the net profit of National Aluminium 
Company (NALCO) has dipped by 46 per cent in the 
first three quarters of the year 2001-2002;

(b) if so, the details thereof and the reasons therefor,

(c) whether the profit has declined despite increase 
in output;

(d) if so, the reasons attributed thereto; and

(e) the steps taken by the Government to check this 
declining trend of profit?

THE MINISTER OF COAL AND MINES (SHRI RAM 
VILAS PASWAN): (a) to (d) Yes, Sir. NALCO's net profit 
after tax in the first three quarters of the year 2001-2002 
is Rs. 269.46 crores as against Rs. 494.85 crores during 
the corresponding perk>d of last financial year 2000-2001. 
The profit has declined despite increase in output in the 
year 2001-2002. The main reasons for the above are as 
follows:

(i) Additional wage liability on account of wage 
revision of employees w.e.f. 1.1.1997 amounting 
to Rs. 155.50 crore upto 31.12.2001.

(ii) Fall in average London Metal Exchange (LME) 
price of metal from US$ 1518 to US$ 1400 
impacting in lesser realisattons for aluminium and 
alumina by Rs. 110.60 crore.

(iii) Effect of increase in raw material prices by Rs. 
47.68 crore.

(e) Several steps have been taken to check decline 
in the profit such as measures to cut down production 
costs, curb avoidable expenditures, optimise the 
consumption of raw materials and increase the efficiency 
paranteters of the plant.

[Translation]

Heritage Sites Developed by 
National Culture Fund

*414. DR. BALIRAM : Will the Minister of TOURISM 
AND CULTURE be pleased to state:

(a) the details of heritage sites developed/being 
devetoped by the National Culture Fund in the country. 
State-wise;

(b) the funds allocated by National CuHure Fund to 
these heritage sites;

(c) the details of heritage sites proposed to be 
developed by Archaeological Survey of India through 
Japanese Tnist Fund in the country, especially in Delhi 
and Uttar Pradesh; and

(d) the funds received by the Government from 
Japanese Trust Fund for development of these sites?

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) and (b) A statement is enclosed.

(c) The Ajanta and Ellora caves have been selected 
for conservation and over all upgradation of the site. The 
PHhalkora caves in Aurangabad district of Maharashtra 
have been identified for geologksal studies.

(d) During 2001-2002, an expenditure of Rs. 7.29 
crores was incurred for which reimbursement under terms 
and conditions applicable to the Ajanta Ellora Project will 
be claimed.

Statement

The following monuments have been taken up for 
development through Memorandum of Understanding 
signed between National Culture fund, Archaeological 
Survey of India and the sponsoring agency:

DELHI

(i) Humayun’s Tomb: A Memorandum of
Understanding between NCF, ASI, Agha Khan 
Trust for Culture and Oberoi of Hotels was 
signed in April, 1999. An expenditure of Rs.
30.46 lakhs has been incurred for the project 
so far. Revitalization of garden at Humayun's 
Tomb is underway.

(ii) Jantar Mantar: An MOU between National 
Culture Fund, Archaeologteal Survey of India and 
Apeejay Surrendra Pari< Hotels Ltd. was signed 
on 11th October, 2000. The development work 
on this project is now being undertaken.

(iU) Qutab Minan An MOU was executed between 
Natk>nal Culture Fund, Indian Oil Foundatton, 
in(£an Oil Corporation and Archaeotogicai Survey 
of India on 30th March, 2001 under which
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development of one heritage site in each of the 
Five States of Delhi, Karnataka, Madhya 
Pradesh, Maharashtra and Uttar Pradesh wHI be 
taken up. Indian Oil Corporation has already 
contributed Rs. 25 crores towards the corpus of 
Indian Oil Foundation. In addition IOC has 
assured a further contribution of Rs. 10 crores 
per annum. The fund requirement for the 
development of these sites will be made from 
these contributions. In Delhi consen/ation and 
site development of Qutab Complex is being 
taken up. Detailed plans for implementation are 
being drawn up with the assistance of the 
National Institute of Design.

KARNATAKA

Hampi: An MOU was executed between National 
Culture Fund, Indian Oil Foundation, Indian Oil Corporation 
and Archaeological Survey of India on 30th March, 2001 
under which development of Hampi Complex is being 
taken up.

KERALA

Pradesh Synagogue Clock Tower, Fort Cochin: An 
MOU was executed between Worid Monuments Fund, 
New York and NCF on 12th November, 2001 for 
conservation of centuries old Cochin Synagogue built in 
1568. The worit is under progress.

MAHARASHTRA

(I) Shaniwanwada, Pune: An MOU between NFC, 
Pune Municipal Corporation and Archaeological 
Survey of India was signed on 22nd January, 
2001 for conservation and site development. An 
allocation of Rs. 37.25 lakhs has been made 
for the project. Illumination, sound and light 
programme, structural repairs have been 
completed.

(ii) Kanheri Caves: An MOU was executed between 
Nattonal Culture Fund, Indian Oil Foundation, 
Indian Oil Corporation and Archaeok>gk»l Survey 
of India on 30th March, 2001 under which 
developmenf of Kanheri Complex wiH be taken 
up.

MADHYA PRADESH

Group of Temples, Khajuraho: An MOU was executed 
between National Culture Fund, Indian OH Foundation, 
Indian Oil Corporation and Archaeok>gical Survey of India 
on 30th March, 2001 under which development of 
Khajuraho Complex will be taken up.

ORISSA

Sun Temple, Konark: An MOU was executed between 
National Culture Fund, Indian Oil Foundation, Indian Oil 
Corporatk>n and Archaeok)gical Survey of India on 30th 
March, 2001 under which devek>pment of Konailc is being 
taken up.

UTTAR PRADESH

Taj Mahal, Agra: An MOU between Archaeologk»l 
Survey of India, National Culture Fund and the Indian 
Hotels Companies Ltd. (IHCL) was signed on 21st June, 
2001. A detailed site plan Is being devek>ped for this 
project in consultation wKh an expert of international 
repute.

Committees on Ganga Action Plan

•415. SHRI MANJAY LAL:
SHRI A. NARENDRA: ,

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state:

(a) whether some of the State Governments have 
adopted indifferent attitude towards implementation of the 
Qanga Actkm Plan and have not even constituted citizens’ 
monitoring comntittees so far;

(b) if so, the details thereof and the reasons therefor;

(c) the names of States which have not yet 
constituted such committees; and

(d) the steps taken by the Govemment to remedy 
the situation?

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) to (d) The Ganga Actton Plan 
(GAP) includes pollution abatement works on Ganga and 
its tributaries namely Yamuna, Gomti and Damodar and 
is under implementation in fourteen States. The details 
of towns in which GAP is Implemented and where citizen's 
monitoring committees have been formed are given betow;

S.No. Name o( Stall Number of tOHra 
whtn GAP It 
vnpNfnsimo

Numbor of lom 
whtra dto&i's 

wofioring oommitlBeB 
are tonned

1 2 3 4

1. Uttar Pradesh 33 33

2. Maharashtra 4 4

3. West Bengal . 42 14

4. Andhra Pradesh 4 4
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1 2 3 4

5. Bihar 25 0

6. Gujarat 1 1

7. Kamataka 8 8

S. Tamil Nadu 5 5

9. Madftya Pradesh 10 1

10. Orissa 4 0

11. Punjab 4 4

12. Rajasthan 3 2

13. Delhi 1 0

14. Haryana 12 6

Total 156 82

The reasons for norv<onstitution of citizen's monitoring 
committees in some of tfie town are: (i) the works in a 
number of towns are yet to tiegin, (ii) elections to the 
local bodies under which such committees are constituted 
have not been held for long and (ill) some of the existing 
citizen’s monitoring committees cover more than one town. 
Government has been taking up this matter with the State 
Governments from time to time. This matter was also 
reviewed in the meeting of the National River Conservatk>n 
Authority held on 13.3.2001 where certain important 
decisions were taken to make the river cleaning more 
effective.

Survey on Ground Water Level

*416. SHRI P.S. GAOHAVI; Will the Minister of 
WATER RESOURCES be pleased to state:

(a) whether International Water Management Institute, 
Washington (USA) have conducted a survey in some 
countries including India to assess the level of ground 
water,

(b) if so, the details ttiereof;

(c) whether the sunwy has expressed serious concern 
about the declining ground water level in many parts of 
the country and stressed the need for rain water 
harvesting; and

(d) if so, the remedial steps proposed to be taken 
by the Government in this regard?

THE MINISTER OF WATER RESOURCES (SHRI 
ARJUN SETHI): (a) to (d) The Government has not 
received any report on the level of ground water from 
International Water Management Institute. However, the 
Govemment is aware about a report on The Global 
Ground Water Situation: Overview of Opportunities and 
Challenges* brought out by the International Water 
Management Institute. The report deals with the ground 
water resources of South Asia, West Asia, India and 
China with special emphasis on the problem of depletion 
of ground water rssources, water scarcity and consequent 
impact on poverty and rural development. As per the 
survey report, ground water levels in the cities of 
Ahmedabad, Jodhpur and Chennai are falling at the rate 
of 7 to 10 feet per year. Ground water withdrawal exceeds 
annual recharge in Western, North-Western and Peninsular 
India. It also discusses the sustainability of water 
resources, the problem of water logging, water salinity 
and water pollution. The report highlights the need for 
water hanwsting and recharge in improving the ground 
situation in the area.

Water being a State sutqect, necessary measures 
not only to check the declining trend in ground water 
level but also to ensure the ground water level 
devetopment on sustainable basis are required to be taken 
by the State Governments. However, tfie steps/initiatives 
taken by the Central Government to check decline in the 
ground water level, inter alia, include:

(i) Constitution of Central Ground Water Authority 
under the Environment (Protection) Act, 1986 
for regulation and control of ground water 
management and development.

(ii) Circulation of a Model BIN to an the States/Unton 
Terrftorfes to enable them to enact suitable 
legislation for rsgulatton and control of ground 
water development.

(iii) Circulation of Manual on artifk:lal recharge of 
ground water to the States/Union Territories to 
enable them to fonmlate area specific attUidal 
recharge schemes to check the declining trend 
in ground water levels.

(iv) Implementation of Central Sector Scheme on 
‘Studies of Recharge to Ground Watei' on pilot 
basis. Total expenditure incuned for this scheme 
was Rs. 23.48 crores during 9th Five Year Plan. 
The proposed plan allocatton for this scheme 
during 10th Five Year Plan is Rs. 200.00 crores.
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Raligtou* Tourttm

•417. SHRI VIRENDRA KUMAR: Will the Minister of 
TOURISM AND CULTURE be pleased to state:

(a) whether the Government have any proposal to 
boost religious tourism; and

(b) it so, the places of religious tourist interests 
identified in the country for development in Tenth Plan to 
attract tourists, State-wise?

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAO MOHAN): (a) The Government is considering various 
proposals to boost cultural tourism.

(b) The Tenth Rve Year Plan has not been finalized. 
The places to be taken up for development including 
cultural centres are to be identified in consultation with 
the State Governments.

Welfare of Children In Hazardous industries

*418. SHRI A. VENKATESH NAIK: Will the Minister 
of LABOUR be pleased to state:

(a) whether the Hon’ble Supreme Court had 
constituted an expert committee of lawyers in 1996 to 
examine the Government’s schemes meant for the welfare 
of children working In hazardous industries;

(b) if so, the composition of the said committee;

(c) whether the Committee had made certain 
recommendations towards the welfare of children;

(d) if so, the details thereof;

(e) the extent to which the recommendations of the 
committee have been accepted and implemented by the 
Government and whether any directions issued to the 
State Governments to implement them;

(f) whether the Hon'ble Suprente Court has directed 
to finalise welfare schemes for children engaged in 
hazardous industries like preparing matches, glass and 
cracker etc. as report^ in the ‘Times of India’ dated 
January 25. 2002; and

(g) if so, action taken by the Government?

THE MINISTER OF LABOUR (SHRI SHARAD 
YADAV): (a) The Hon'ble Supreme Court had not 
constituted an expert committee of Lawyers in 1996.

(e) The Hon’ble Supreme Court in its judgement dated 
10th December 1996 in Writ Petitton (Civil) No. 465/1986 
gave certain directions on tfw issue of elimination of chikJ 
labour. These included payment of contribution ®Rs.
20,000 per child by the offending employers into a welfare- 
cum-rehabilitation fund to be constituted in the States for 
the purpose. A contribution of Rs. 5,000 is also to be 
paid by the State Govemment if employment to one adult 
member of the family of the child so withdrawn from 
work could not be provided. Govemment has since been 
complying with the directions of the Hon'ble Court.

(f) and (g) The Hon'ble Supreme Court on 29th March 
2001 directed the M/o. Social Justtee & Empowerment to 
prepare a scheme taking into consideration all tfuit would 
be needed for the welfare of child labour. The Scheme 
was to be prepared within three months from the date of 
the order.

On 24th January 2002, the Hon’ble Supreme Court 
granted an extension of 8 weeks for finalization of the 
scheme. The M/o. Social Justice and Empowerment has 
prepared a ‘Scheme for Welfare of Working Children in 
Need for Care & Protection’, for which financial approval 
was obtained on 4th March 2002. Action to submit the 
scheme to the Hon’ble Supreme Court has already been 
initiated by the M/o. Social Justice and Empowerment.

Afforestation in the Country

•41 P. SHRI N. JANARDHANA REDDY:
SHRI TRILOCHAN KANUNGO:

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state:

(a) the extent of forest cover in every State/Union 
Territory of the country with respect to its total area at 
present;

(b) wfiether a large scale deforestatton/denudation has 
taken place and the forest cover has been receding since 
last five years;

(c) if so, the details thereof for each year and the 
reasons therefor, State/Union Territory-wise;

(d) whetfier the Govemment ftave any comprehensive 
programnies to check the fast vanishing forest area and 
to increase the total forest cover in each State of the 
country during the Tenth Plan Period;

(b) to (d) Does not arise. (e) if so, the details thereof;
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(() the number of trees planted in each State 
alongwlth the expenditure incurred thereon during the said 
period; and

(g) the details of the afforestation programmes 
implemented both by the Centre and State with/without 
foreign asdstance for checidng deforestation and the total 
expenditure incurred thereon along with achievements 
made in this regard during the said period, State-wise?

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) The State-wise details of the 
extent of forest cover and geographical area are given in 
Statement-1.

(b) No, Sir.

(c) Does not arise.

(d) and (e) Comprehensive programmes have been 
proposed in tfie Tenth Plan to increase the forest/lree 
cover in the country from existing 19% to 26%.

(f) and (g) The tree planting/afforestation activities 
undertaican by the State Governments are nwnltored under 
Point No. 16 of Twenty Point Programme. The State- 
wise details of number of seedling distributed and area 
afforestated during the period from 1996-97 to 2000-01 
are given in statement II. The figures of expenditure have 
not yet been compiled.

Statmrwnt I

Name of the State Geographical Area 
(in Sq. Km.)

Forest cover as per 
State of Forest 

Report 1999 (in sq. 
Km.)

Forsst Cover as a 
percent of the 

geographical area

1 2 3 4

Andhra Pradesh 275,068 44,229 16.08

Amnachal Pradesh 83,743 68347 82.21

Assam 78/»38 23388 30.2

Bihar 4,830 94,163 5.13

Chhattisgarii 135,194 56393 41.93

Delhi 1/183 88 5.93

Qpa 3,702 V S I 33.79

Gujarat 196 P24 12,965 6j61

Haryana 44,212 964 2.18

Himachal Pradesh 55,673 13382 235

Jammu & Kashmir 222,235 20/441 9.2

JharKharid 79,714 21344 27.15

Kamataia 191,791 32/467 16.93

Kerala 38363 10323 2636
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1

Madhya Pradesh

Maharashtra

Manipur

Meghalaya

Mizoram

Nagaland

Orissa

Punjab

Rî asthan

Sikkim

Tamil Nadu

Tripura

Uttaranchal

Uttar Pradesh

West Bengal

A&N Islands

Chandigarh

Dadra & Nagar Haveii 

Daman & DIu 

Lakshadweep* 

Pondicherry*

308^52 

307 ̂ 90 

22^27 

22 >429 

21P81 

16^79 

155,707 

50362 

342;Z39 

7,096 

130,058 

10/486 

53,485 

240,926 

88,752 

8,249 

114 

491 

1 1 2  

32 

493

75,137

46,672

17384

15,633

18338

14,164

47,033

1*412

13,871

3,118

17/)78

5,745

23,260

10,756

8362

7,606

7

202

3

0

0

2438

15.17

7736

69.7

86.99

8543

30.21

2A

4.05

43.94

13.13 

54.79 

4349

446

942

92.21

6.14

41.14 

2;68

0

0

Total 3287263 637,293 1939

•No discemibto forest cover.
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Statmnant U 1 2  3 4

SLNOl NmwoitoSUi SNdngdMiM kimmNm AnViWQ
kitthillor In iNckiw 25. West Bengal 1097 55686
ptanMon on
primiMi) 26. A&N Islands 10 17255

1 2 3 4 27. Chandigarh 2 1065

1. Andhra Pradesh 116S5 815723 28. D&N Haveli 30 1746

2. Arunachal Pradesh 32 15201 29. Daman & Diu 4 162

3. Assam 131 40407 30. Delhi 87 1016

4. Bihar 526 50749 31. Lakshadweep 16 259

5. Goa 62 4266 32. Pondtoheny 22 320

6. Gujarat 8951 348575 Total 51096 5095094

7. Haryana 2572 79857 Setting up of Milk Processing UnKs

8. Himachal Pradesh 123 131797
*420. SHRI ASHOK N. MOHOL:

9. Jammu & Kashmir 238 77685 SHRI B.K. PARTHASARATHI:

10. Kamatalu 2522 356550 WHI the Minister of AGRICULTURE be pleased to 
state;

11. Keraia 61 53142
(a) whether there is any restriction to set up large

12. Madhya Pradesh 1956 761158 Milk and Milk processing units in the private sector;

13. Maharashtra 4109 452420 (b) if so, the reasons therefor;

14. Manipur 51 29255 (c) whether there is any proposal to lift licensing and
capacity restricttons for corporates;

15. Meghalaya 193 8368
(d) if so, the details thereof;

16. Mizoram 142 34040
(e) the time by which the said restrictions are likety

17. Nagaland - — to be lifted; and

18. Orissa 1864 349339 (0 the extent to which the dairy sector is likely to be 
beneftted as a result thereof?

19. Pur\jab 275 57769
THE MINISTER OF AGRICULTURE (SHRI AJIT

20. Rajasthan 1688 268347 SINGH): (a) No, Sir.

21. Sikkim 82 36913 (b) Does not arise.

22. TamH Nadu 4237 580372 (c) and (d) There is only the requirement of

37183
registration, under the Milk and Milk Product Order

23. Tripura 186 (MMPO), 1992, from the food safety point of view.

24. Uttar Pradesh 8173 428468 (e) Does not arise.
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(f) Small milk producers will be benefited through 
competition between the Dairy Plant owners of that 
particular area.

•423.

Higher Education

SHRI IQBAL AHMED SARADGI: 
SHRI G. MALLIKARJUNAPPA:

Will the Minister of HUMAN 
DEVELOPMENT be pleased to state:

RESOURCE

(a) whether the University Grants Commission has 
projected a funding of around Rs. 10,000 crore for higher 
education in the next five years;

(b) if so, the main features of this proposal;

(c) whether any concrete programmes have been 
worked out in consultation with the State Qovemments in 
this regard; and

(d) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT. MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and
(b) No, Sir.

(c) and (d) UGC formulates its plan and programmes 
in accordance with the requirement of universities; 
wherever necessary, consultation with State Governments 
is done. It provides development and maintenance 
expenditure to Central Universities and development grants 
and other grants to eligit)le institutions of higher learning. 
The thrust areas of development identified for X Five 
Year Plan of UGC, inter-atia, are: development of 
universities, enhancing access and equity, promotton of 
relevance, promotion of quality and excellence, 
improvement in management and efficiency of higher 
education, strengthening scientlfk; research and proviston 
for Engineering & Technology subjects.

Drought Prone Area Programme

•424. SHRI A. VENKATESH NAIK; Will the Minister 
of RURAL DEVELOPMENT be pleased to state:

(a) whether the Union Government have received 
any requests from the State Qovemments to include some 
more districts in Drought Prone Area Programme (DPAP) 
during the Tenth Five Year Plan;

(b) if so, the details thereof, State-wise;

(c) the steps taken by the Union Govemment in this 
regard; and

(d) the funds allocated for implementation of DPAP 
during the cun'ent financial year and proposed to be 
allocated during the Tenth Five Year Plan?

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU): (a) No, Sir.

(b) and (c) Do not arise.

(d) Rs. 250.00 crores have been allocated for 
implementation of the Drought Prone Areas Programme 
(DPAP) during the current financial year (2002-2003). The 
proposed Outlay for the Tenth Five Year Plan is R&.
1600.00 crores.

Increase In Honorarium of AnganwadI Workers

•425. SHRI A. NARENDRA : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) the amount of honorarium paid to AnganwadI 
woriwrs and helpers during the last three years;

(b) whether the Government have revised their 
honorarium;

ic) if so, whether the woricers are not satisfied with 
the meagre rise in the honorarium;

(d) if so, whether the Govemment propose to take 
any steps to pay a respectable honorarium to AnganwadI 
wori(ers; and

(e) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to
(e) Anganwadi workers are paid honorarium ranging from 
Rs. 438 to Rs. 564 p.m., depending upon their experience 
and qualifk:ations and Anganwadi Helpers are paid Rs. 
260 p.m. l>y the Central Govemment. These rates are 
effective since 1997. In addition, some States are also 
providing monetary irKentives to these workers, out of 
State resources. In principle it has been agreed to almost 
double the amount of honorarium for Anganwadi Woriters 
and Helpers.
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Purulla Arms Dropping Cs m

*426. SHRI AMBAREESHA:
SHRI C. SREENIVASAN:

Will the Minister of HOME AFFAIRS be pleased to 
state:

(a) the details of arms aruJ ammunition recovered 
from Purulia during the Purulia Arms Drop case, arms 
and ammunition-wise;

(b) whether it is a fact that a large number of arms 
and ammunition has not yet been recovered;

(c) if so, the details and facts thereof;

(d) the steps taken by the Government to recover 
those arms and ammunition; and

(e) the progress made in arresting the absconding 
persons required in the case, as on date?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIOYASAQAR RAO): (a) to
(d) Details of arms and ammunition recovered/yet to be 
recovered in the Purulia Arms Drop case, are given in 
the statement attached. Central Bureau of Investigation, 
which has been entnjsted with the investigation of the 
Pumlia amis drop case, has intimated that efforts are 
being made to recover the missing arms and ammunition 
with the assistance of State Governments of West Bengal, 
Bihar and Uttar Pradesh.

(e) According to the information made available by 
the CBI, there are seven absconding persons who have 
all been declared ‘proclaimed offenders’. Look Out Notices 
in respect of these absconding persons have also been 
issued and widely circulated in all parts of the country. 
Red Corner Notices in respect of three absconding 
accused persons, who have fled away from India, have 
been issued through the Inteipol Headquarters, Lyons. 
Inteipol of various countries have been requested to locate 
these abecondere. Efforts are continuing to locate and 
apprehend all the absconding persons.

Statement

Details of Arms and ammunition recovered^ to be recovered

S.No. Item Recovery 
Made so 

Far

Actually
Dropped

Yet to be 
Recovered

1. AK-47/56
(Kalashnikov)

252 300 46

2. 7.62 Ammunition 
(50 mm type)

21239 rounds 25,000 3,761

3. 9 mm Pistols 11 25 14

4. 9 mm Ammunition 3,885
rounds

6,000 2,115

5. Rocket Launchers 10 10 Nil

6. Booster for Rocket 
Launcher

69 100 31

7. Dragunov 7.62 Snipper 
Rifles

2 2 Nil

e. Hand Grenade 65 100 35

9. Anti Tank Grenade 78 100 22
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Lack of Coordination batwaan Organlaationa undar 
Food for Work Programma

*427. SHRI SUBODH MOHITE: Will the K4ini«ter of 
RURAL DEVELOPMENT be pleaaed to state:

(a) whether the Government is facing problems due 
to lack of coordination amidst different organisations 
involvad in the Food for Work Programme;

(b) if so, the details thereof;

(c) whether there is too much time-gap between the 
receipt of requests for foodgrains from the district 
AdmlnistratkMis and actual release by the Centre;

(d) if so, the reasons therefor; and

(e) the steps taken or proposed to be taken by the 
Government for supply of foodgrains under the 
Programme?

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU); (a) to (e) The Food for Work 
Programma was started in January, 2001 as a temporary 
Scheme to provide relief in the calamity affected areas 
and remained in operation till 31st March, 2002. The 
Programme was implemented in 239 notified Districts of
11 States. On receipt of requests from the concerned 
State Governments, the Ministry of Rural Development 
allocated foodgrains, Distrret-wise, in consultation with the 
Ministry of Agrksulture and, on the basis of authorization 
of the Ministry of Rural Development, foodgrains were 
released to the State Govemments by the Ministry of 
Consumer Affairs, Food and Public Distribution.

During the period January 2001 to March, 2002, 
against the allocation of 40.32 lakh tonnes of foodgrains, 
35.99 lakh tonnes (69%) were lifted from FCI Depots. As 
per the latest progress report available with the Ministry, 
31.85 lakh tonnes (79%) of foodgrains were utilized and 
distributed to beneficiaries. The high percentage of lifting 
woukl not have been possible had there been delay/lack 
of coordinatton in the implementation of the Food for 
Work Programme.

Innovationa in Science and Technology

•428. SHRI Y.V. RAO: Will the Minister of SCIENCE 
AND TECHNOLOGY be pleased to state:

(a) the details of innovattons achieved in the Science 
and Technology sector during the last three years;

(b) the steps taken to commercialise these 
innovations;

(c) the extent to which the Government have been 
successful in this regard;

(d) the details of natkmaliy and intematk>nally patents 
obtained by the Government scientific and technological 
innovatk>ns; and

(e) the efforts being made by the Govemment to 
assist individuals and small organizations in getting 
patents?

THE MINISTER OF HUMAN. RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to
(e) Infonnation is being collected and will be laid on the 
Table of the House.

New Youth Policy '

•429. SHRI ANANTA NAYAK:
SHRI SANAT KUMAR MANDAL:

Will t*ie Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state:

(a) whether the Govemment have fonnulated a new 
youth policy;

(b) if so, the time by which the same is likely to be 
implemented;

(c) whether the Govemment propose to evolve any 
special schemes to eradicate the growing unemployment 
aiTK>ng tf»e youth in the country;

(d) if so, the details thereof; and

(e) the time by whfeh such schemes are likely to 
come into operation?

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(KUMARI UMA BHARATI): (a) io  (e) The Govemment 
are already having a National Youth Policy wrtireh was 
formulated in 1988. In the light of the changes that have
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taken ptace and the experience gained, the Ministry have 
fomnulated a draft of the New National Youth Policy in 
which it has been proposed to lower the defining age of 
youth from 15-35 years to 13-35 years. The thrust areas 
of the Draft National Youth PoHcy-2002 are:

(i) Youth Empowerment;

(ii) Gender Justice;

(iii) Inter-Sectoral Approach; and

(iv) Information and Research Network.

The Policy recognizes the following sectors as the 
key sectors of concern for youth:

(i) Education;

(ii) Training and Employment;

(iii) Health;

(iv) Environment;

(v) Sports and Recreatton;

(vi) Art and Culture;

(vii) Science and Technology; and

(viii) Civtes and Citizenship.

The draft of the New National Youth Polk  ̂ is in the 
process of being finalised for obtaining the approval of 
the Cabinet.

The various Ministries/Departments are implementing 
a number of employment generatton schemes designed 
to address the problem of unemployment including that 
among the youth of the country.

Recently, the Government have deckJed to set up a 
Natkinal Commission for Youth under the Chainnanship 
of Shri Balbir Punj, Member of Parliament (Rajya Sabha). 
The Commission, Inter-aUa, is expected to recommend 
an action oriented strategy and approach for the 
devetopment of youth and suggest new poltey measures 
and progr^mes after an indepth arwlysis of the problems 
faced by the youth, with particular reference to the 
problem of youth employment The Com miss ioo has been 
given six months time to submit its report

Funde for Rural Housing Scheme*

•430. SHRI S.D.N.R. WADIYAR:
SHRI G.S. BASAVARAJ:

Will the Minister of RURAL DEVELOPMENT be 
please to state:

(a) the details of funds allocated/released under 
various Central Rural Housing Schemes during 2002*2003, 
State-wise and scheme-wise;

(b) whether the funds allocated for these schemes 
during the last three years have been utilized by the 
State Governments; and

(c) if so, the details thereof. State-wise and Scheme- 
wise?

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU): (a) to (c) The Ministry of Rural 
Development have been implementing two Centrally 
sponsored allocation-based Schemes viz., the Indira 
Awaas Yojana and the Credit-curn-Subsldy Rural Housing 
Scheme. From the current financial year, these Schemes 
have been integrated into one. The State-wise details of 
funds aHocated under the integrated Scheme during 2002­
2003 are given in the Statement I. So far, no funds have 
been released under this Scheme to the States/Union 
Territories in the cunent financial year.

The Ministry of Rural Development were also 
implementing another allocation-based Rural Housing 
Scheme viz., Pradhan Mantri GranKKlaya Yojana (Gramin 
Awaas). The funds under the Scheme were altocated to 
the States/UTs by the Planning Commission as Additional 
Central Assistance (ACA). The details of funds allocated 
for the current financial year 2002-2003 under the PMGY, 
as intimated by the Planning Commission, are given at 
Statement-1. The States and UTs wouM have flexibility to 
deckie their interse allocation of ACA among the six 
PMGY sectors including Rural Housing as per their plan 
priorities and discretion sut̂ ect to the condition that a 
minimum 15% of the allocation of their ACA wHI be 
earmarited for Nutrition Component.

The State-wise details of funds released and utilized 
during the last three years under the Indira Awaas Yojana, 
the Credit-cum-Subsidy Scheme, Rural Housing Scheme 
and the Pradhan Mantri Gramodaya Yojana (Gramin 
Awaas) are given in Statement II attached.
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State-wlsB allocation under Indira Awaas Yojana, Credit Cum-aubskfy and 
Pradhan Mantri Gramodaya Yojna during 2002'2003
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(Rs. in lakh)

SI.
No.

Name of th« StateAJTs Total Allocation 
Central 
Share

under Integrated 
State 
Share

Scheme
Total

Additional 
Central 

Assistance 
for PMGY

1 2 3 4 5 6

1. Andhra Pradesh 12070.20 402340 16093,60 15644X)0

2. Arunachal Pradesh 569.93 189.98 759.91 6500.00

3. Assam 12823M 427455 17098.19 19000XX)

4. Bihar 32787 33 10929.28 43717.11 24173.00

5. Chhattisgarh 2064X)5 688.02 2752.07 3435.00

6. Qoa 77.98 25.99 103.97 72.00

7. Gujarat 3468.87 1156.29 4625.16 7122,00
*

8. Haryana 1172.94 390.98 1563.92 1834,00

9. Himachal Pradesh 518.91 172.97 691.88 7000JX)

10. Jammu & Kashmir 620.72 206.91 827.63 18000,00

11. Jhailfhand 9633J7 3211,12 1284449 7446 XK)

12. Karnataka 6243.52 2081.17 8324.69 8273.00

13. Kerala 3868.97 1289.66 5158.63 7608.00
14. Madhya Pradesh 7202.93 2400.98 9603.91 8500.00
15. Maharashtra 11077.86 3692 A2 1477048 10917.00
16. Manipur 67953 22651 906M 4800XK)
17. Meghalaya 902 B5 300.95 1203«) 4112.00
ia. Mizoram 216.74 72^5 288.99 4300.00
19. Nagaland 582.82 194.27 777.09 4526.00
20. Orissa 9716.96 3238.99 12955.95 10863.00
21. Puifjab 777jOO 2S9M 1036jOO 4442 jOO
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1 2 3 4 5 6

22. Rajasthan 3273.05 1091.02 4364.07 10611.00

23. Sikkim 156.25 52.08 20833 3000.00

24. TamU Nadu 606133 2020.44 8081.77 11547.00

25. Tripura 131824 43941 1757.65 5000.00

26. Uttar Pradesh 22100jOO 7366-67 29466.67 37087.00

27. Uttaranchal 229543 765.14 306037 7000.00

28. West Bengal 13026.92 434231 17369.23 18490.00

29. A&N Islands 146.82 - 14632 1002.00

30. O&N Haveli 77.05 - 77X)S 128.00

31. Daman & Diu 31.89 - 31J9 m x x )

32. Lakshadweep 230 - 230 172.00

33. Pondicherry 72.90 - 72.90 4650X)

34. NCT of Delhi - - - 1078XX)

35. Chandigarh - - - 442.00

Total 165640.00 55102.95 220742.95 274700.00

Statammt II

State-wise reteaaes and utHisation of funds under Indira Awaas Yojana, 
Credit cum Suixldy Scheme during 1999-2000

(Rs. in lakhs)

SI.No. Name of the Stata/UTs Indin Annas Yojana Cmdt cum Subsidy

Reltase umaaiion RelMses UlUisalion

CwHral
Shara

SM»
Sham

ToW CenM
Sliara

State
Shm

Total

1 2 3 4 5 6 7 8 9 10

1. Andhra Pradesh 1109540 369847 14793.87 16793.91 716.14 238.71 95435 92338

2. Amnachal Pradesh 84147 28049 1121.96 732.02 OJOO 0.00 OXX) OJOO

3. Assam 13820XX) 4606.67 18426.67 6184.05 512.95 170.98 683.93 OJOO

4. Bihar 29527JO 984240 39369.60 35852 X)8 125338 417 J6 167144 230
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1 2 3 4 5 6 7 8 9 10

5. Chhattisgarh*# OXJO OXK) 0.00 OJOO 0.00 0.00 0.00 OXX)

6. Goa 62.26 20.75 83.01 44.90 2J1 0.74 2.95 0.00

7. Qujarat 322833 1076.11 4304 44 4480.92 103.77 3439 13836 0.00

8. Haryana 1447.92 482^ 193036 1708 73 37.12 1237 4949 0.00

9. Himachal Pradeah 44939 149 599.19 931.12 1643 548 21.91 0.00

10. Jammu & Kaahmir 124.01 4134 16535 733X)5 19.61 634 26.15 0.00

11. Jharkhand*# 0.00 OXX) 0.00 OXX) 0J30 0.00 0.00 0.00

12. Karnataka 4337 38 1445.79 5783.17 808937 19440 6430 259.20 8.20

13. Kerala 3084.74 1028^5 4112.99 3920.97 115.15 3838 15333 OiX)

14. Madhya Pradesh 916849 3056.16 12224.65 14228.74 400.04 13335 53339 280.99

15. Maharashtra 10435 37 347846 13913.83 20161.22 337.65 11235 450.20 330

16. Manipur 17745 59.15 236.60 7841 0.00 OJOO 0.00 OiX)

17. Meghalaya 65149 217.16 868.65 93.18 0.00 0.00 0.00 0.00
18. Mizoram 297.05 99.02 396.07 32038 0.00 0.00 0.00 OJOO

19. Nagaland 773.28 257.76 1031.04 103636 0.00 0.00 0.00 OJOO
20. Orissa 13154.96 4384.99 17539.95 11525.98 667 £0 222 33 890.13 561.79
21. Punjab 678.66 226.22 904.88 1001.14 2431 8.10 3241 230
22. Rajasthan 270537 901.96 360733 5342.69 102.62 34.21 13633 0.00
23. Sikkim 123.90 4130 165.20 211.78 0.00 ODO 0.00 0.00
24. Tamil Nadu 6236.91 2078.97 831538 1616536 37241 124.14 49635 235.15
25. Tripura 1455.29 485.10 194039 2012.15 46.23 1541 61.64 0.00
26. Uttar Pradesh 21682.91 7227.64 2891035 27957.70 755.99 252.00 1007.99 0.00
27. Uttaranchal*# 0X)0 0.00 0.00 OJOO 0.00 0.00 0.00 0.00
28. West Bengal 820933 273644 10945.77 11068.67 39037 130.12 52049 0.00
29. A&N Islands 0X» 0.00 0.00 030 OJOO 0.00 0.00 OJOO
30. D&N Havell 3430 OJOO 3430 23.70 0.00 OJOO 0.00 OJOO
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1 2 3 4 5 6 7 8 9 10

31. Daman & Oiu 0.00 0.00 0.00 037 0.00 OJOO 0.00 OOO

32. Lakshadweep 130 0.00 130 734 ODO OJOO 0.00 0.00

33. Pondicherry 3330 0.00 3330 56.18 0.00 0.00 0.00 OJOO

Total 14383836 47923.02 19176138 190763.86 606838 2022.86 809144 2018.61

‘State of Chhattlsgarh, Jharkhand and Uttaranchal created during 2000<2001

#Pradtian Mantrt Qramodaya Yo|ana: Qnunln Awaas Yo|ana was launched during the year 2000-2001.

State-wiae Releases and utilisation of funds under Indira Awaas Yojana, Credit cum 
Sut>sldy Scherrte and PMGY-GA during 2000-2001

(Rs. in lakhs)

a.No. Nanw of the Slata/UTs Indiia Amas Yo|ana Credt cum Suixidy PMGY-GA

RaIascacnoioaQCo Utllisailon Releasas Utilisatioii1 neleasa Uiaalion

Cenltal
Share

state
Share

Total CentFit
Share

State
Share

Total

1 2 3 4 5 6 7 8 9 10 11 12

1. Andhra Pradesh 11001.91 366730 1466921 15165.69 1057.91 352-64 141055 1329 40 1065 45 1141.70

2. Anjrtachai Pradesh 519.91 17330 69321 87529 NA NA NA NA 51128 NA

3. Assam 8177/40 2725JO 1090320 1199124 NA OXX) ODO 1.70 1346.78 NA

4. Bihar 17866.73 595558 2382231 26710.13 NA OSX) 0.00 3824 3291.90 NA

5. Chhattisgarh 1874A7 624^9 2499i6 317471 3006 10i)2 40J08 38i6 471 DO NA

6. Gkia 2750 9X17 3627 77.92 NA OiXI OM ODO 1170 1D5

7. Gujarat 8143.00 271433 1085733 4515.94 NA OjOO OJX ODO 485.92 NA

8. Haryana 1151.94 383.98 1535.92 2273.07 23.93 7.98 31.91 3658 251.70 8658

9. Himachal Pradesh 443J9 147.96 591 iS 65732 20;68 639 n s i 37.75 ODO NA

10. Jammu & Kashmir 132.95 4432 17727 35730 NA OjOO 0.00 ODO 128635 NA

11. Jharkhand 4203.16 1401 i)5 560421 8497.10 NA OOO ODO 1.95 101635• NA

12. Karnataka 420328 1401 560437 727837 1731 577 23j08 67i5 56347 2133
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1

13. Km«I8

14. Madhya Pradeah

15. Maharashtra

3 5 9 10 11 12

244Si2 815j07 3260i9 iSlSSl NA 0 ^  0.00

6670-61 222354 8894.15 10514.75 1S3i4 51.08 204 32

9752 55 3250J5 13003>W 18391.11 NA 0.00 0.00

23.73 518.10 518.10

309.97 85327 34429

72^1 1486.95 NA

16. Martipur 32645 10832 43527 10434 3338 11.13 4431 0.00 36420 NA

17. Me(Nay« 498 i5 16622 66437 80438 NA NA NA NA 60836 610JOO

16. Mizoram 251.97 83.99 335.96 412.96 NA NA NA NA 606.15 303j08

19. Nagaland 66031 220.10 88041 682;67 NA NA NA NA 616.95 306 jOO

20. Orisaa 31325.76 10441.92 41767-68 :3509849 81230 27037 108347 110735 147825 258:28

21. Punjab 708 iS 236.19 944.77 120044 5.08 139 6.77 10.90 606.00 29836

22. Rajasthan 3924j66 130822 5232 38 595734 NA 0.00 0.00 8239 1446.00 59737

23. Sikkim 19928 66.43 265.71 273 j06 NA NA NA NA 21033 762 iX)

24. Tamil Nadu 5846.00 1948A7 7794.67 12638 44 545.17 181.72 72639 673.18 23*3035 118938

25. Tripura 168123 56041 2241.64 227135 NA OM 0.00 OXX) 76245 353.94

26. Uttar Pradaah 18645.17 6215.06 2486023 2792532 NA 0.00 0.00 ODO 504525 NA

27. Uttaranchal 142734 47535 190339 229930 NA 0;00 0.00 1835 18840 NA

28. West Bengal 9906.99 330233 1320932 14795.17 NA 0.00 0.00 0.00 125835 NA

29. A&N Islands 129 jOO 0i» 129 jOO 7.94 NA NA NA NA 154D0 NA

30. D&N Havaii 0.00 OJX) 0.00 36.02 NA NA NA NA 20.00 1938

31. Daman & Diu 11.15 0.00 11.15 0.04 NA NA NA NA 10.00 NA

32. Lakshadweep 3.00 0.00 3.00 3.02 NA NA NA NA 0.00 NA

33. Pomficheny 3330 OjOO 3330 64.11 NA NA NA NA 72.00 NA

34. NCT of Deihl NA NA NA NA NA NA NA NA 185.00 NA

35. Chandigaih NA NA NA NA NA NA NA NA 68X)0 NA

Total 152193̂ 6 5067233 202865.99 218580.64 269936 899.79 3599.13 385141 29193.06 6813.94

MnHpur State has b««n covwad under the CCS during 2000-2001. 
NA-htot Reported/Not Impiementad.
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State-wise releases and utilisation o/ funds under Indira Awaas Yojana, CretSt cum 
Sutfsldy Scheme and PMGY-GA during 2001-2002

(R8. in lakhs)

SI.No. Name of the State/UTs Indm Amas Yojana CmM cum Subaidy PMGY-GA

Releasat UHisalion Rdeaaes UMsalion fMatae UHsalon

Central Stale
Share Share

Total Central
Share

State
Share

Total

1 2 3 4 5 8 7 8 9 10 ■ 11 12

1. Aixlhra Pradesh 1808639 6028.80 24115.19 8413.12 273.19 9 m 36425 19456 284120 1420JOO

2. Arunachal Pradesh S2736 17545 70341 454.91 NA NA NA NA 382 jOO NA

3. Assam 8621.13 2873.71 1149444 1923.12 OjOO OXX) m 0.60 2011j00 89543

4. Bihar 19973.04 6657.68 26630.72 18328.92 0.00 OiX) 0.00 3578 430132 NA

5. Chhattisgarti 2067 53 689.18 2756.71 1750.01 26.16 8.72 3448 2850 351 JO NA

6. Goa S3j03 17i8 70.71 3943 0.00 0;00 0.00 0.00 545 10.15

7. Gujarat 6124.94 2041 j65 816659 231650 ODO OjOO 0X10 OjOO 36240 NA

8. Haryana 1392.29 464.10 185639 1003.60 6.78 226 9M 2031 187.90 90j61

9. Himachal Pradesh 853.17 28439 113756 53950 isn U 9 6.76 1655 0X» NA

10. Jammu & Kashmir 1023J7 341 j09 136436 S07A1 0.95 032 127 OXX) 0.00 NA

11. Jharlchand 38S2i1 1284.17 5136̂ 68 318632 0.00 OiX) OXX) OXX) 379 j60 NA

12. Karnataka 5278.94 1759̂ 65 703859 513339 14U6 47W 18835 18830 1500jOO 36977

13. Kerala 3815.93 1271.98 5087.91 1525.14 9.13 3j04 12.17 37.92 400jOO NA

14. Madhya Pradesh 7469J9 248946 995945 6775i)1 32J4 10.91 43j65 4658 73031 NA

15. Maharashtra 1089345 363145 14524j60 9371 j07 18.15 6X» 2420 13j00 555.15 NA

16. Manipur 33436 11145 44541 OiJO Oi» OjOO OjOO OjOO OJXi NA

17. Meghalaya 44145 147.15 588i0 32242 NA NA NA NA 454j60 NA

18. Mizoram 17434 58.11 23245 IlliO NA NA NA NA 606.15 49125

19. Nagalartd 58341 194̂ 60 77841 622 27 NA NA NA NA 23035 NA

20. Orissa 46488i)4 15496i>1 61984.05 18158.99 10649 35j63 14252 30354 110340 81148

21. Punjab 862.13 28738 114951 58540 0 i8 023 0.91 5.95 22625 4938
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10 11 12

22. Rajasthan 3315.96 110532 442U/ 3913i9 1736 5.95 2331 64.09 1446XK) 1209.78

23. Sikkim 133i2 44i1 17843 17836 NA NA NA NA 950jOO 950jOO

24. Tamil Nadu 7079>45 235932 9439 J7 6975.74 9833 32.94 131.77 385.93 2222.76 202030

2S. Tripura 1669.01 556 34 2225 35 1301A4 0.00 OjOO 0.00 0.00 2124.90 451 iO

26. Uttar Pradesh 23528 38 7842.79 31371.17 1788241 70.15 2338 9353 OiX) 3767.00 4978JOO

27. Uttaranchal 1364.63 454 £8 181951 1886D4 2.16 0.72 238 27XX) 7035 NA

28. West Bengal 10704-46 3568.15 14272 A2 8782JO 0.00 OjOO 0X» OSX> 940JOO 39146

29. A&N Islands 17155 OM 17155 2946 NA NA NA NA 0.00 ,NA

30. D&N Haveli 49.70 0.00 49.70 1642 NA NA NA NA OXX) NA

31. Daman & Diu 15i8 0.00 1558 0J30 NA NA NA NA 0.00 NA

32. Lakshadweep U2 ODO U2 248 NA NA NA NA OiX) NA

33. Pondteherry 2331 0.00 2331 30.78 NA NA NA NA . 0.00 NA

34. NCT ol Delhi NA NA NA NA NA NA NA NA 0.00 NA

35. Chandigarh NA NA NA NA NA NA NA NA OjOO NA

Total 18697437 6223754 249211.91 122068.94 810j00 270jOO 1080i» 1368-61 28150.99 14140.11

NA-Nol Report«d/Not Implemented.

Ban on u m  of Army Uniform

*431. SHRI K. YERRANNAIDU: Wilt the Minister of 
HOME AFFAIRS be pleased to state;

(a) wtiether army authorities have urged the police 
authorities to impose ban on the use of olive green colour 
uniforms and accessories used, specially by private 
security agencies in Delhi and elsewhere;

(b) if so, the facts thereof;

(c) whether militants and otfier unscrupulous elements 
made use of the uniform items and indulged in nefarious 
activities; and

(d) if 80, the steps taken by the Government to check 
the sale of these uniform Items?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I.D. SWAMI): (a) to (d) The 
Government have been alive to the security hazards

arising out of misuse of uniforms resembling that of the 
armed or paramilitary forces. Instances where militants/ 
terrorists have used unifomts similar to that of the armed/ 
paramilitary forces have also been reported from time to 
time. The Ministry of Defence have also raised concerns 
in this regard.

This Ministry has accordingly been advising the State 
Govemments on the need to take action under the 
relevant provisions of law against persons who use 
unifonns similar to the uniforms worn by the military/ 
paramilitary forces. Provisions exist under section 140, 
170, 171 and 416 of the IPC and sectton 6 of the Offictal 
Secrets Act for the prosecutton of those who use uniforms 
resembling that of the armed forces/paramilitary forces. 
The proposed Private Security Guards and Agencies 
Regulation Bill, 1994 which i» under consideration in the 
Rajya Sabha also has provisions providing for the 
prosecution of private security guards who wear uniforms 
resembling that of amny/paramHitary forces.



165 WrittBn Answer VAISAKHA 3, 1924 {Saka) to Questions 166

Imposition of duty on Canoor Drugs

*432. SHRt CHANDRA BHUSHAN SINGH: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state:

(a) whether the cancer drugs are going to bejcostller 
with the imposition of duty on there;

(b) if so, the facts in this regard;

(c) whether the Government have received any 
representation from the organisations of Phannaceutical 
Producers of India in this regard; and

(d) if so, the steps taken/proposed to be taken by 
the Government in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE): (a) to (d) Customs duty has been 
imposed on 24 anti-cancer drugs. These 24 drugs are 
part of a list of 86 drugs, which are manufactured 
indigenously. Organisation of Pharmaceutical Producers 
of India (OPPI) has represented that irrqx>8ition of customs 
duty will lead to increase in prices of these drugs. Under 
the Drugs (Prices Control) Order, 1995 Govemment is 
authorised to intervene in the public interest if the price 
of any fonnulation rises unreasonably.

Disinvestment of HZL and NALCO

•433. SHRI ANANDRAO VITHOBA ADSUL:
SHRI VILAS MUTTEMWAR:

Will the Minister of DISINVESTMENT be pleased to 
state:

(a) whether there is any proposal under conskjeration 
of the Govemment for disinvestment of Hindustan Zinc 
Ltd. and National Aluminium Company;

(b) if so, the details thereof and the reasons therefor

(c) whether any bids were invited from the private 
players in this regard;

(d) H so, the details thereof alongwlth the number of 
parties who submitted their bids for each of tfw PSUs; 
and

(e) the time by which the final decision for 
disinvestment of the sakJ PSUs is likely to be taken?

THE MINISTER OF DISINVESTMENT AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI ARUN SHOURIE): (a) and (b) 
Disinvestment of 26% Government held equity In 
Hindustan Zinc Ltd. (HZL) in favour of a strategk: partner 
has already taken place. As regards, Nattonal Aluminium 
Com pany Ltd. (NALCO) Government has decided to sell 
in the open mari(et 30% equity through domestk: and 
intematlonal (ADR) capital marttet offerings. This will bring 
down Govemment shareholding to 57.15%. The balance 
equity will be sold to a strategic partner, bringing the 
Govemment equity down to 26% after reserving 2% of 
the equity for NALCO emptoyees. These decisions are in 
accordance with the declared poNcy of the Govemment 
to bring down Govemment equity in al non-strategic PSUs 
to 26% or lower, in the generality of the cases.

(c) and (d) In respect of disinvestment in HZL, 
financial bkte from the qualified interested parties were 
invited. Two bids—from Sterilte Opportunities & Ventures 
Ltd. (SOVL) and Indo Gulf Corporation Ltd.—were 
received. The bkl of SOVL at Rs. 445.00 crore was higher 
of the two. It has been accepted by the Govemment.

No bid for disinvestment in NALCO has been invited 
thus far.

(e) Disinvestment of 26% equity in HZL has taken 
place. Government has already decided about 
disinvestment in NALCO as indicated in reply to part (a). 
The firm is slated for disinvestment in the cunent financial 
year.

*434.

Beneficiaries under iRDP

SHRt ASHOK N. MOHOL: 
SHRI RAMSHETH THAKUR:

Will the Minister .of RURAL DEVELOPMENT be 
pleased to state:

(a) whether there has been a steep decline in the 
number of beneficiaries under the Integrated Rural 
Development Programme (IRDP) in some States, 
especially in the States of Maharashtra and Karnataka 
during the last three years;

(b) if so, the reasons therefor;

(c) the percentage of decline notteed during the said 
period. State-wise and Scheme-wise;

(d) whether the Govemment have conducted any 
survey to find out the reasons therefor; and
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(e) If 80, the outcome thereof?

THE K/1INISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU): (a) to (e) The Swaranjayanti Gram 
Swarozgar Yojana (SQSY) Is being Implemented since 
April, 1999 as an Integrated SeH Employment Programme 
following restnicturing of the erstwhile Integrated Rural 
Development Programme (IRDP) and allied Programmes. 
Thus, the IRDP has not been in operation from April, 
1999.

The number of Swarozgaries assisted under the 
SGSY have increased from 1999*2000 to 2000-2001 in 
all the StatesAJTs, except in Andhra Pradesh, Madhya 
Pradesh, West Bengal, Arunachal Pradesh, Assam, 
Nagaland, Andaman & Nicobar Islands, Dadra & Nagar 
l-laveli and Pondicherry. The total number of Swarozgaries 
assisted under the Scheme have also increased from 
about 9,33,868 during 1999-2000 to about 10,30,193 in 
2000>2001. In Karnataka, the number of Swarozgaries

assisted have increased from 19,184 during 1999-2000 
to 29,026 in 2000-2001. The Progress Reports for the 
year 2001-2002 are yet to be ffaialised.

The reasons for decline in the number of 
Swarozgaries assisted under the Scheme in some States/ 
UTs in 2000-2001 include availability of relatively more 
funds on account of carry over of unspent balances under 
the erstwhile IRDP. TRYSEM, SITRA, DWCRA and GKY 
during T999-2000, reduction in the financial provisions 
because of the SGSY being an allocation based Scheme 
and emphasis on Group approach from the second year 
of implementation of the Scheme (2000-2001).

The number of Swarozgaries assisted. State-wise, and 
the percentage decline/increase in the number of 
Swarozgaries assisted, during the years 1999-2000 and
2000-2001 are contained in the attached Statement No 
survey in regard to decline in the nuntber of Swarozgaries 
assisted in certain States/UTs has so far been undertaken.

Statement

Total Swarozgaris Assisted and the percentage decline/increase under the SGSY from 1999-2000 to 2000-2001

SI.No. States/U.T. 1999-2000 
No. of 

Swarozgaris 
Assisted

No. of 
Swarozgaris 

Assisted

2000-2001 •
%age

of
1999-2000

1 2 3 4 5

1. Andhra Pradesh 165190 83084 5030

2. Arunachal Pradesh 3060 1403 45.85

3. Assam 17974 12282 6833

4. Bihar * 106393 12S792 11823

5. Chhattisgarh* 0 25423 #DIV/01

6. Goa 0 23 #DIV/01

7. Gujarat 19341 29241 151.19

8. Haryana 17348 25853 149.03

9. Himachal Pradesh 8638 11647 134.83

10. Jammu & Kashmir 5835 9302 ■ 159/42

11. JharkharKl* - 55038 «DIV/01
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1 2 3 4 5

12. Karnataka 19184 29026 15130

13. Kerala 29485 37926 128.63

14. Madhya Pradesh 112118 71823 64.06

15. Maharashtra 87994 87998 100.00

16. Manipur NR 0 #DIV/01

17. Meghalaya 741 1671 225J1

18. Mizoram 0 1352 #DIV/01

19. Nagaland 4749 1376 28.79

20. Orissa 74633 86171 115>*6

21. Punjab 1694 11990 707.79

22. Rajasthan 34120 44504 130.43

23. Sikkim 686 1873 273.03

24. Tamil Nadu 65427 83393 127.46

25. Tripura 8450 14640 173.25

26. Uttar Pradesh 60647 124064 204 57

27. Uttaranchal - 31555 #DIV/01

28. West Bengal 88826 21230 23.90

29. A&N Islands 795 448 5635

30. Daman & Diu NR 6 #DIV/01

31. D&N Haveli 6 0 OiX)

32. Lakshadweep 3 20 666^7

33. Pondicherry 531 39 734

Total 933868 1030193 11031

N.R. « Not Reported.
•These States came Into existence during 200-2001.
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P»opl«’« Participation In Drinking Water Projacta

•435. SHRI A. BRAHMANAIAH: Will the Minister of 
RURAL DEVELOPMENT be pleased to state:

(a) whether the Government have started reforms In 
rural drinking water supply sector to institutionalise 
community participation in 63 districts of the country;

(b) If so, the number of such water scheme, initiated 
during 2001-2002 with people’s participation; and

(c) the target set tor 2002-2003 under the scheme?

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU); (a) Yes Sir. The Sector Reform 
Projects for Institutionalising community participation in 
Rural Drinking Water Supply Sector has now been 
sanctioned in respect of 64 districts across 26 States of 
the country.

(b) and (c) The Sector Reform Projects attempts to 
bring about a paradigm shift from the erstwhile centralised. 
Government oriented, supply driven water supply activities 
to decentralised, people oriented, demand driven 
implementation of water supply schemes. As such the 
project attempts to move away from target driven 
approach to a target free approach. The community is 
equipped to take their own decisions with regard to 
meeting their requirements of drinking water supply and 
are encouraged to plan, sanction, implement and manage 
themselves, water supply schemes of their own choice, 
which would be acceptable, adaptable and affordable to 
the community, in a purely demand driven manner. As 
per infonnation received from various pilot districts more 
than about 5100 water supply schemes have been 
initiated under various refomi projects across 26 States.

[Translation]

*436.

Tectinleal Education

DR. ASHOK PATEL:
SHRI PADAM SEN CHOUDHRY:

Will the Minister of HUMAN 
DEVELOPMENT be pleased to state:

RESOURCE

(a) whether the Government propose to start incentive 
schemes to set up Technical Education Institutes in the 
backward areas of the country so as to reduce the 
increasing regional disparity in the matter of technical 
education;

(b) if so, whether the Government propose to relax 
the criteria for setting up of these Institutes;

(c) if so, the details thereof; and

(d) the time by which the final decision in this regard 
is likely to be taken?

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to
(d) There has been higher concentratk>n of Technical 
Institutes in the States of Tamil Nadu, Karnataka, 
Maharashtra and Andhra Pradesh as compared to other 
regions as these States mobilised private initiatives In 
setting up of technteal institutes on a larger scale. The 
matter was deliberated, among other things, in tl«e 
Conferences of States/UT Educatk>n Secretaries dealing 
with Technteal Education held on 10th Octot>er, 2000 and 
their cooperation has been sought to minimize the regional 
imbalance by tapping private initiatives optimally. All India 
Council for Technical Education (AlCTE), the statutory 
body for proper planning and coordinated devetopment of 
technical education system throughout the country is 
aware of such regional imbalance and is encouraging 
setting up of new institutions in those regions, particulariy 
in North and North Eastern Regions, having less number 
of Institutes so as to achieve a balanced growth. AlCTE 
has advised its Regional Committees to give special 
attention to the requests received from the deficient States 
while considering their proposals. However, keeping in 
view the desirability to maintain the norms and standards 
uniformly throughout the country, there is no pl*«i to relax 
the criteria as laid down in the regulatk>ns notified by the 
AlCTE to set up technteal institutes in the country.

[English]

Identification of BPL people

•437. SHRI A.F. GOLAM OSMANI: Will the Minister 
of RURAL DEVELOPMENT be pleased to state:

(a) whether the State Governments have conducted 
any survey to identify the people Below Poverty Line 
(BPL) as per recent directions of the Supreme Court; 
and

(b) if so, the details thereof and the agencies through 
whteh the survey was made ajong with the number of 
people identified under BPL, State-wise?

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU): (a) and (b) The Hon'We Supreme
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Court, through Interim Order dated 3rd September, 2001 
in W.P. (Civil) No. 196 of 2001 filed by the Peoples 
Union for Civil Liberties (PUCL) Vs. the Union of India 
and Others noted that 16 States and Union Tenitories 
viz., Arunachal Pradesh, Assam, Bihar, Delhi, Goa, 
Manipur, Nagaland, Orissa, Sikkim, Tamil Nadu, Tripura, 
Uttaranchal, West Bengal, Chandigarh, Lakshadweep and 
Pondcherry have not, as yet, identified the families under 
the Antyodaya Anna Yojana (AAY). The Apex Court 
directed these States/UTs to comply with the Central 
Government’s directions within two weeks. In a 
subsequent Interim Order dated 28th November, 2001, 
the States were directed to complete the identificatk>n of 
BPL and Antyodaya families by 31st December, 2001. 
All States (including Lakshadweep) have since reported 
identifteatton of BPL and Antyodaya families.

As per the instructions of the Ministry of Consumer 
Affairs, Food and Public Distribution, the States would 
identify the BPL families through the District 
Administrations. The overall number of BPL families 
identified for the purpose was restricted to 15.33% of the 
BPL households in the State, as estimated by the 
Planning Commission, which are given in the Statement

1 3

10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

Himachal Pradesh 

Jammu & Kashmir 

Jhail(hand 

Karnataka 

Kerala

Madhya Pradesh

Maharashtra

Manipur

Meghalaya

Mizoram

Nagaland

5.14

736

23.94

31.29

1554

4U5

6534

146

1.83

0.68

U4

0.787

1.129

3465

4.797

2382

6324

10i)17

0J55

0.281

0.105

0.189

attached. 21. Orissa 32.98 5.055

Statement 22. Punjab 448 0.717

StJto. StaMJT Total No. Poorest o< 23. Rajasthan 2431 3.726
of BPL the Poor

Households Uai ■rirtknirinnOUSBnCiKiS 24. Sikkim 0.43 0.067
in the kittle stale
Ststs (15.33% of BPL 25. Tamil Nadu 4843 7455

HouwhoUs)
(In Lakhs) 26. Tripura 2.95 0452

1 2 3 4 27. Uttaranchal 4.98 0.763

1. Andhra Pradesh 4043 6228 28. Uttar Pradesh 106.79 16371

2. Anmachal Pradesh 0.99 0.151 29. riBSl DOnQw 51.79 7.939

3. Assam 1836 2315 30. A&N Islands 036 0 j043

4. 6ihar 65 J3 IOjOOO 31. Chandigarh 023 0X)35

5. Chhatlisgarh 18.75 2i74 32. D&N Havei 0.18 0i>28

6. Delhi Aff) 0426 33. Daman & Diu 0.04 Oj006

7. Goa 048 a m 34. Lakshadweep 0i)3 o m
8. Guiarat 2U0 3.250 35. Pondteheny 0J4 0.128

9. Haryana 7̂ 9 U09
Total 652M 99.954
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[Translation]

DrinMng Water Supply and Smrage Projects

*438. SHRI HARIBHAU SHANKAR MAHALE: Will the 
Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state:

(a) whether the Union Government are considering 
including drinking water supply and sewage disposal 
projects of various States, particularly Maharashtra in the 
Tenth Five Year Plan;

(b) if so, the details thereof, State-wise;

(c) whether the World Bank or any other foreign 
agency have proposed to provide financial assistance for 
the said projects; and

(d) if so. the details thereof?

THE MINISTER OF URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION (SHRI ANANTH KUMAR); (a) 
Yes, Sir.

(b) The Working Group on Uitoan Devetopment, Water 
Supply and Sanitation and Urban Environment for Tenth 
Five Year Plan (2002-07) estimated requirement of 
Rs. 77,856 crores for urban water supply and sanitation 
sector as per the table below:

Sector Amount (Rs. in crores)

Water Supply 28,359.60

Sanitation and Sewerage 21,057.30

Drainage 25,981.00

Solid Waste Management 2,458.10

Total 77,856.00

Estlmatas are at current prices.

The report of the said Working Group has been 
submitted to the Planning Commission. However, the 
outlays for Tenth Five Year Plan are yet to be decided 
by the Planning Commission.

(c) and (d) The World Bank and other foreign 
agencies have not committed any assistance for urt>an 
water supply and sanitation projects in States including 
Maharashtra.

[English]

Investment for Urban Infrastructure Development

•439. SHRI VINAY KUMAR SORAKE: Will the 
Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state:

(a) whether there is a sizeable ahoitfall in investment 
during the Ninth Plan on urban infrastructure development 
against the outlay envisaged In the India Infrastructure 
Report (1996);

(b) if so, the details thereof;

(c) whether this has affected the implementation of 
major plan scheme short of target during 2001-2002;

(d) if so, the facts thereof;

(e) whether participation in terms of funds/services is 
forthcoming for urban development schemes from private 
sector and NGOs’;

(f) if so, the details thereof; and

(g) the number of towns/urban bodies covered under 
the Integrated Development of Small and Medium Towns 
(IDSMT) during 2000-2001, State-wise?

THE MINISTER OF URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION (SHRI ANANTH KUMAR): (a) 
to'(g) India Infrastoicture Report (1996) estimated the 
total funds required for water supply, sanitation & roads 
for the 9th Plan (1997-2002) at Rs. 140961 crores.

The Wortdng Group or Urban Water Supply and 
Sanitation constituted by the Planning Commission for 
formulation of approach for the Ninth Five Year Plan 
recommended an outlay of Rs. 51,284.20 crores for 
undertaking urisan water supply, sewerage, drainage, low 
cost sanitation and solid waste management schemes in 
the country during the period 1997-2002. The Planning 
Commission, however, indicated availability of funds to 
the extent of Rs. 18624 crores during the 9th Plan which 
included Central Plan, State Plan, Institutional Finance, 
and all other sources. Though informatton regarding actual 
availability of funds from different sources is not available, 
however, it is less than the estimated requirements.

In order to bridge the resource gap, the Govemment 
has initiated reforni measures in'the development of Uiban 
Infrastructure. Two new tools namely, City Challenge Fund 
and State Pooled Finance Development Fund have been 
proposed in Finance Minister’s Budget Speech of 2002-
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2003 In order to make the cities credftwoithy for aocessirig 
capital markets and also ensuring private sector 
participation.

The infomnation relating to partk:ipatk>n of NGO/private 
sector in urban development schemes in the States is 
not monitored at the Central level.

State-wise information at)out number of towns covered 
under IDSMT during 2000-2001 is given in the Statement 
attached.

Statement

List of New Towns covered under IDSMT 
during 2000-2001

S.No. State/Town

1 2

ANDHRA PRADESH

1. Tenali

2. Nalgonda

ASSAM

3. Bokakhat

4. Digboi

BIHAR

5. Araria

6. Khagaria

CHHATTISGARH

7. Raipur

QOA

8. Canacona

GUJARAT

9. Gandhidham

10. Jetpur

11. Kapadwanj

12. Dharangadhra

HARYANA

13. Bhiwani

14. Ambala City

1 2

HIMACHAL PRADESH

15. Nalagarh

16. Palampur

KARNATAKA

17. Athani

18. Aland

19. Birur

20. Devanhalii

KERALA

21. North Peravur

MADHYA PRADESH

22. Dhanpuri

23. Nagod

24. Nowgong

25. Sonkutch

MAHARASHTRA

26. Raver

27. Jintur

28. Faizpur

29. Umerkhed

NAGALAND

30. Pikhire

31. Dimapur

ORISSA

32. Aska

33. Banki

PUNJAB

34. Jagraon

35. Dasuya

RAJASTHAN

36. Hanumangarh

37. Balotra

38. Didwana
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1 2

SIKKIM

39. Soreng

40. Geyzing

TAMIL NADU

41. Chengam

42. PeravooranI

43. Kinathukadvu

44. Vilathikulam

TRIPURA

45. Ranirisazar

UTTAR PRADESH

46. Hariharpur

47. Maharajganj

48. Kakori

49. Niyotani

WEST BENGAL

50. Bangaon

51. Ramjibanpur

52. Kharar

53. Khirpai

[Engllsti]

Presence of Militants Near the 
Vaishno Devi Shrine

*440. SHRI RAM SINGH KASWAN: 
SHRI G. GANGA REDDY:

Will the Minister of HOME AFFAIRS be pleased to 
state:

(a) wtiether five Pakistan backed militants were kiHed 
by the security forces from Katra base town tor shrine of 
renowned Vaishno Devi in Jammu and Kashmir in March, 
2002;

(b) if so, the details thereof;

(c) whether the Government have strengthened the 
securify In this region since lakhs of pilgrims visit Vaishno 
Devi every yean and

(d) if 80, the measures taken by the Government for 
the safety/security of pilgrinr» visiting Vaishno Devi?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and
(b) On 8.3.2002, 5 terrorists were killed in an encounter 
with Security Forces near Gobian Nullah at village Gobian 
Palkhandi under Police Station Katra, District Udhampur, 
which is about 21 kms. from Katra. Two Polfce Constables 
also sustained injuries in the encounter. A huge quantity 
of arms/ammunition including 03 AK Rifles, 15 AK 
magazines, 01 UMG, 01 UMG Drum, 02 wireless sets, 
09 hand grenades, 06 grenade launchers, 01 Pistol, 02 
Pistol magazines etc. were recovered from the slain 
terrorists. The area being hilly, the precipice separating 
the hill on which Mata Vaishno Devi Shrine is located 
and Gobian is very steep, making it virtually impo8Sit>le 
for the shrine to be accessed from that side.

(c) and (d) The State Government has infomied that 
all the important religious places not only in Jammu 
province but also elsewhere in the State are guarded by 
static guards in addition to the area security. Following 
the Gobian incident. Director General of Police, J&K took 
a special review meeting and immediate steps to 
strengthen the security arrangements have been initiated 
accordingly. *

The Mata Vaishno Devi Shrine including the route 
from Katra Is guarded by CRPF conjointly with the State 
Police and a number of security rings are In place around 
the shrine.

Deportation of Pak High Commission Staffers

3695. SHRI J.S. BRAR: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state:

(a) whether on a number of occasions Pakistan 
Government was asked to withdraw its High Commisston 
staffers, guilty of spying;

(b) if so, the details of such occasions since January
1, 2000; and

(c) the reaction of Pakistan Government thereto?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) Yes, Sir.

(b) and (c) In the period since January 2000, 
Government have asked th» Pakistan authorities to 
withdraw 9 offteials of the Pakistan High Commission In 
New Delhi for indulging in activities incompatible with their 
status. Despite compelling evidence to the contrary.
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Pakistan routinely denies the involvement of its officials 
in such activities.

Repairing of Ships

3696. SHRI MOHAN RAWALE: Will the Minister of 
SHIPPING be pleased to state:

(a) whether the SNpping Corporation of India (SCI) 
and Dredging Corporation of India (DCI) are using a 
specific private sector shipyard for repairing of ships;

(b) if so, the details thereof;

(c) whether this specific private sector shipyard is 
taldng more time to repair ships causing losses to SCI 
and DCi;

(d) if so, the details thereof; and

(e) the steps being taken or proposed to be taken in 
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI SHRIPAD YASSO NAIK): (a) No, Sir.

(b) to (e) Do not arise.

Bactenium Toxin

3697. DR. N. VENKATASWAMY; Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether Government are aware that Toxin 
injection is used in the country as a wonder drug;

(b) if so, the details thereof;

(c) whether it is also a fact that even half a gram of 
the Bactenium will kill the whole country; and

(d) if so, the reasons for allowance of such drugs?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
and (b) Botulinum Toxin Type-A is protein produced by 
Clostridium botulinum. Botolinum Toxin consists of seven 
antigenic types of which only Type-A has been used 
clinically.

The drug was approved for import into India in 
January, 1994 for the treatment of blepharospasm and 
hemifacial spasm associated with dystonia.

The drug is being marketed in many countries 
including UK, USA, Australia, Japan, France etc.

(c) and (d) It is not true that even half a gram of the 
Bacterium wiii kill the whole country. Ck)8tridium botulinum 
is a spore forming, obligate anaerobe whose natural 
habitat is soil.

Based on the literature available, the therapeutic dose 
of Botulinum toxin type A is very low as compared to 
minimum lethal dose.

State Nutrition Policy

3698. SHRI Y.S. VIVEKANANDA REDDY: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state;

(a) whether a day-k>ng woritshop on ‘State nutritton 
poltoy’ was held in Hyderabad, recently;

(b) if so, the suggestion made and the decision taken 
in the woritshop for the effective implementatkMi of the
policy;

(c) whether any expert committee has been 
constituted by the Govemment for the purpose;

(d) if so, the details thereof; and

(e) the steps taken/proposed to be taken by the 
Govemment to implement the poltey?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (e) The State Government of Andhra Pradesh have 
informed that a day-long woriwhop on State Nutrition 
Polfey was held at Hyderabad on 21.1.2002 to evolve a 
State Nutrition Policy and suggest ways and means for 
its implementation and that no expert committee has been 
set up in this regard. It is for the State Govemment to 
take follow up action, if any.

India’s Position in World in Human Development

3699. SHRI K. YERRANNAIDU: Will the PRIME 
MINISTER be pleased to state:

(a) the position of India among countries of the worid 
in respect of human development;

(b) the positk>n thereof among the Asian countries;
and
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(c) the reformative steps being taken by the 
Qovemment In this regard?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL. PUBLIC GRIEVANCES 
AND PENSIONS. MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) In the 
Human Development Report 2001 of the United Nations 
Development Programme (UNDP), India ranks 115 in the 
Human Development Index (HDI) among 162 nations and 
territories of the world.

(b) The ranks of our South Asian neighbours are: 
Bangladesh-132, Bhutan-130. Maldives-77, Nepal-129, 
Pakistan-127 and Sri Lanka-81. The ranks of some of 
the other countries of Asia are: Singapore-26, Republic 
of Korea-27, Bahraini, Kuwait-43, United Arab Enr>irates- 
45, Malaysia-56, Mauritius-63, Lebanon-65, Thailand-66, 
Fiji-67, Saudi Arabia-68, Philippines-70, Turkey-82, China- 
87, Jordan-88, Viet Nam-101, Indonesia-102, Myanmar- 
118 and Cambodia-121.

(c) India has been consistently improving its HDI 
value from 0.406 in 1975 to 0.510 in 1990 and 0.571 in 
1999. The improvement in the HDI in the 1990s has 
bean due to the improvements in the income component 
as well as the Social Development indicators of the index.

Social Sector will receive adequate priority during the 
Tenth Five Year Plan which has commenced from the 
current year 2002-03.

Itauance of Passports

3700. SHRI C.K. JAFFER SHARIEF: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state:

(a) the total number of passports Issued by passport 
offices during the last three years; and

(b) the average time taken in issuing the same?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) The total number of passports 
issued by passport offices during the last three years is 
given below:

(b) Passports are normally issued in 35 days provided 
the applk:ation is complete in all respects and a clear 
police veriftoation report is received. However, in cases 
of non-receipt of clear police veriftoation reports or in 
cases of incomplete infomiation submitted by appltoants 
the average time in issuing passports varies.

[Translation]

Post Ofdoea, Telegraph and Telephoiw Exehanga* 
in Maharashtra

3701. SHRI RAMDAS RUPALA GAVIT; Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state:

(a) the number of post offices, telegraph offices and 
telephone exchanges functioning in Maharashtra at 
present, district-wise;

(b) whether the Government propose to open more 
post offices, telegraph offtoes and telephone exchanged 
in the year 2002-2003; and

(c) if so, the details thereof, location-wise?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) The number of post-offtoes, 
telegraph offices and telephone exchanges functioning in 
Maharashtra at present is given in the enclosed 
Statements I, II and III.

(b) and (c) Opening of Post Offices is dependent on 
fulfilment of norms and availability of requisite resources. 
Plan for opening more post offtoes during the year 2002­
2003 has not been finalized. Telegraph Offices and 
Telephone Exchanges in Maharashtra (except MTNL) will 
be opened on the basis of justification of demand, and 
location-wise details for the year 2002-2003 are under 
finalization. In MTNL Mumbai, 8 Telephone Exchanges in 
Mumbai District and 2 Telephone Exchanges in Thane 
District are proposed to be opened during the year 2002­
2003. The location-wise detail Is given in the enclosed 
Statement-IV.

Statement I

District-wise Number of Post Offices In Maharashtra

(As on 31.3.2002)

1999 2000 2001

25,80,113 22,43,033 27,80,738

S.No. District Post Offtoes

1 2 3

1. Ahmednagar 661

2. Akola - 238

3. Amravati 457
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1 2 3 1 2 3

4. Aurangabad 326 31. Thane 437

5. Beed 326 32. Wardha 186

6. Bhandara 176 33. Wasim 165

7. Buldana 352 34. Yeotmal 371

8. Chandrapur 331 Total 12602

9. Dhule 264 StatmtMnt II

10. Qadchiroli 184 District-wise Number of T e h g r^  Officas /n
Maharashtra

11. Gondia 127
(As on 31.3.2002)

12. Hingoli 114
S.No. District HQ CTOs Toe & TCs COS

13. Jalgaon 524
1 2 3 4 5

14. Jalna 201
1. Aurangabad 1 2 18

15. Kolhapur 555
2. Jalna 0 1 64

16. Latur 283
3. Beed 0 1 14

17. Mumbai 273
4. Dhule ' 0 1 61

18. Nagpur 358
5. Nanduibar .

19. Nanded 470
6. Nasik 1 4 88

20. Nandurbar 203
7. Nanded 0 1 120

21. Nasik 667
8. Parbhani " 0 1 110

22. Osmanabad 288
9. Hingoli _

23. Paibhani 195 10. Latur 0 1 . 25

24. Pune 800 11. Jalgaon 0 2 216

25. Raigad 434 12. Osmanabad 0 2 69

26. Ratnagiri 656 13. Ratnagiri 0 2 68

27. Sangli 416 14. Kottiapur 1 3 90

28. Satara 659 15. Sangli 0 2 98

29. Sindhudurg 373 16. Sindhudurg 0 2 138

30. Solapur 530
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1 2 3 5 1 2 3

17. Thane 1 79 3. Atnravati 134

18. Raigad 0 71 4. Aurangabad 151

19. Mumbai 1 3 76
5. Beed 129

20. Satara 0 178
6. Bhandara 52

21. Solapur 1 118
7. Buhlana 118

22. Ahnnednagar 0 59
8. Chandrapur 90

23. Pune 1 106
9. Dhule 89

24. Akola “ 1 32
10. Gadchlroli 42

25. Wasim _

26. Antravatt 0 56 11. Gondia 56

27. BuMana 0 158 12. Hingoli 44

28. Bhandara ~ 0 125 13. Jalgaon 215

29. Gondia 14. Jalna 95

30. Chandrapur 0 105 15. Kalyan 148

31. Gadchiroll 0 119 16. Kolhapur 308

32. Nagpur 1 76 17. Latur 145

33. Wardha 0 108 18. Mumbai 142

34. Yeotmal 0 148 19. Nagpur 140

Total 9 2793 20. Nanded 131

LEQEND
CTO—Central Tategraph Ottices

21. Nandurbar 47

Tos & TCa—Tsiegraph Olflcas & Telecom Centers 
Coe—Combined Poet and Tetegraph Ofnces.

Statement III 

District'Wise Telephone Exchanges In Maharashtra

(As on 31.3.2002)

22.

23.

24.

25.

Nasik

Osmanabad

Parbhani

Pune

235

89

65

295

S.No. District Telephone Exchanges 26. Raigad 154

1 2 3 27. Ratnagiri 163

1. Ahmednagar 331 28. Sangli • 331

2. Akola 83 29. Satara 220
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1 2 3

30. Sindhudurg 95

31. Solapur 241

32. Thane 30

33. Wardha 76

34. Wasim 54

35. Yeotmal 104

Total 4842

Statemant IV

Location-wise details of Telephone Exchanges 
Proposed to be opened in MTNL Mumbai during

2002-2003

1. Cumbala Hill-t

2. Vakola-I

3. Santacrus (E) DLU

4. Provident Fund RDLU

5. Garodia Nagar

6. Chuna Bhatti RDLU

7. Riverwood RDLU

8. Bhandup RSU

9. Diva RSU

10. Parsilc Hill RSU

Laying of OFC In Singhbhum Region 
of Jharkhand

3702. SHRI LAXMAN QILUWA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state:

(a) whether an approved was given for laying of OFC 
lines of Singhbhum region or Jharkhand but the work on 
it has not been completed so far;

(b) if so, the details thereof; and

(c) the efforts made by the Government for the
speedy completion of the above work along with the
outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) and (b) Yes, Sir. Total 21 
Optical Fibre Cable routes were approved in Singhbhum 
region of Jharkhand, out of wliich work on one route is 
still under progress. Their details and status is given in 
the enclosed statement.

(c) As a result of vigorous and constant monitoring
of the progress, 20 out of 21 routes have been
commissioned. The work in Chakradharpur-Qoetkera route 
is also nearing completion, except pipe laying and cable 
pulling across a bridge (50 meter Length) near Goelkera. 
The bridge is under construction and is likely to be 
completed in May 2002 and the route will be 
commissioned by end of June 2002.

Statement

OFC Route approved for 2001-2002 for Singhbhum Region and their status

SI.N0. Name of Route Route KM Remarks Target

1 2 3 4 5

1. Chakerdharpur-Karra 5 Commisstoned

2. Bahargora End Link 9 Commissioned

3. Mosabani-Qhatshila 13 Commissioned

4. Teleco-Chotagovindpur 2 Commissioned

5. Jamshedpur-Persudih 0 Commissioned
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1 2 3 4 5

6. Chaibasa End Link 10.29 Commissioned

7. Kharsawan-Kuchal 0 Commissioned

8. Jamshedpur-Kadma 7 Commissioned

9. Jamshedpur-Adityapur 1.7 Commissioned

10. Jamshedpur-Persudih 14 Commissioned

11. Jamshedpur-Manifit 13.12 Commissioned

12. Azadnagar-Persudih 2 Commissioned

13. Kharkai link-Jamshedpur 0.5 Commissioned

14. New Sitaramdera-JSR 0.97 Commissioned

15. Baridih Tube cotony-Sidgora 1.95 Commissioned

16. JSR-Sakchi 1 Commissioned

17. Manifit'Sunaina 1.6 Commissioned

18. Musabani-Dumaria 9 Commissioned

19. Pardih-Kapall 5 Commissioned

20. JSR'Adityapur 2.5 Commissioned *

21. Chakradarpur-Goeika 40 Woric in progress June 2002

Number of Smalt Seale Induatrlas in Maharashtra

3703. SHRI NAMDEO HARBAJI DIWATHE: Will the 
Minister of SMALL SCALE INDUSTRIES be pleased to 
state:

(a) the region-wise number of smalt scale industries 
in Maharashtra at present;

(b) whether the Govemment have taken new steps 
to promote the small scale industries in various cities, 
backward and tribal areas of Maharashtra especially in 
the Vidaibh region; and

(c) if so. the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS, MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) As 
reported by the Govemment of Maharashtra, the number

of registered small scale industries in the State by 
September, 2001 is 1,50,094. The regton-wise distribution 
is as under:

1. Gr. Bombay 6578

2. SuthBombay 10635

3. Konkan 14995

4. Nashik 16230

5. Pune 70202

6. Aurangabad 10618

7. Amravathi 5832

8. Nagpur 15004

(b) and (c) While development of small scale 
industries in the States is parimarily the responsibility of 
the concerned State Governments, the Central 
Government has been helping the States including 
Maharashtra in their endeavour of developing these 
industries by implementing various schemes such as 
Prime Minister’s Rozgar Yojana, Integrated Infrastructure
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Development. Consultancy facilities and Service facilities 
for technological upgradation, entrepreneurship 
development etc. The schemes of the Central Government 
for the development of small scale industries are project/ 
unit specific but not area specific. The Government of 
Maharashtra has announced many schemes of incentives 
for the development of small scale industries in the State. 
The incentives include capital subsidy on fixed investment 
interest subsidy, electiicity duty exemption and stamp duty 
exemption. Depending on the nature of backwardness of 
various Talukas, these incentives are also available for 
Vidaibh region of Maharashtra.

[English]

Recovery of Rent tiy Kolkata bockyard

3704. SHRI PRABHUNATH SINGH; Will the Minister 
of SHIPPING be pleased to state:

(a) the total area of land being maintained by Kolkata 
Dockyard;

(b) the details of area out of total (and utilization 
rented out and lying vacant;

(c) whether the Kolkata Dockyard have been unable 
to recover the rent since long from its tenants;

(d) if so, the reasons therefor; and

(e) the details of the total amount to be recovered 
as on date?

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI SHRIPAD YASSO NAIK): (a) and (b) 
The total area of land under Kolkata Dock system is 
4576 acres. The details of land utilization rented out and 
lying vacant are as under

Section Port's own use Under
lease/licence

Vacant Total

Cateutta Section 2 124 1 127

Howrah Section Nil 346 Nil 346

Dock Section 1480 1064 102 2646

Budge Budge Section 51 155 1 207

Total: 1533 1689 104 3326

Outstatton properties 575 620 55 1250

Grand Total 2108 2309 159 4576

(c) and (d) Yes, Sir. The Kolkata Port Tmst has 
been unable to recover the rent from its tenants due to 
tong pending couit cases as well as Industrial sckness 
of certain units, which have turned sick and referred to 
BIFR or Official Lk̂ uidator.

(e) The total amount to be recovered as on 28.2.2002 
was Rs. 84.83 crores.

WHO Report on the TB Disease

3705. SHRI RAM MOHAN GADDE; Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the attention of the Government has been 
drawn to the latest annual WHO report on the TB disease;

(b) if so, the details of the remarks given in the 
report in regard to India and its programme for TB 
disease;

(c) whether the Government are satisfied with the 
remarks given in the report;

(d) U not, the reasons therefor; and

(e) the further steps taken to cure the TB in rural 
areas and Betow Poverty Line and low income group 
famines?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
Yes, Sir.

(b) Salient points in regard to TB Control Programme 
in India given in the Report are as under:

1. DOTS coverage in India doubled during 2000, 
reaching 30% by the end of the year 2000.
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More than 450 million population had access to 
DOTS by the end of 2001.

2. The treatment success for the 1999 cohort of 
new cases was 82%, which is just under the 
WHO target (85%). mainly because of default 
rate of 9% which was still high.

3. Treatment success outside DOTS areas is low 
(21%) because a large fraction of cases are 
not evaluated.

4. Under RNTCP, It was ensured that effective T.B. 
Services are maintained throughout the rapid 
expansion phase, through managerial 
strengthening and regular monitoring.

5. The challenges facing the RNTCP are to push 
towards nationwide DOTS coverage, and to 
improve case finding from the current rate of 
50-60% to at least 70% within areas where 
DOTS is already implemented. To achieve this 
expansion in case finding, the programme will 
need to reach out to all clinics, dispensaries 
and hospitals, including those in the private 
sector, and to patients who often have poor 
access to care, including the homeless and 
immigrants.

6. DOTS expansion is funded through Government 
Budgets, bilateral donors and World Bank Credit 
for 2001-2003. No budget deficit is foreseen for 
this period.

7. India is demonstrating how adequate resources 
can t>e effectively mobilized and coordinated to 
the address TB Control.

(c) Yes, Sir. The WHO Report has appreciated the 
fast expansion of the DOTS strategy in the country and 
maintenarKe of effective TB services. The DOTS strategy 
was adopted as treatment success rate under the 
conventional programme was low. As against the success 
rate of below 4 out of 10 under conventional programme, 
8 out of every 10 patients put on treatment under revised 
strategy are being successfully treated. For retrieval of 
defaulting cases, it has been decided to allow RNTCP 
Districts to appoint TB Health visitors for every 1.5 lac 
population in urt>an areas. To increase the access of the 
DOTS to the community, it is noted in the report that 
technical partnership have been established with NQOs, 
community health volunteers, private sector, ESI and the 
railways. More than 300 non-governmental organizations 
are Involved in the implementation of Rhn'CP. To improve 
case finding, effective lEC activities are being undertaken.

Sustainability of existing DOTS sen/ices has been ensured 
through intensive monitoring and supervision arid quarteily 
review meetings at State level.

(d) Does not arise.

(e) RNTCP is being rapidly extended to the whole 
country. A large part of the expansion upto 460 million 
population covers rural areas. Efforts are being made to 
make DOTS Centres more accessible within the 
community especially in slums and mral areas and to 
undertaken lEC activities to spread awareness so that 
more poor people are easily able to avail of RNTCP 
facilities. It has been noted in the WHO Report itself that 
people and communities have been engaged in social 
mobilization and community participation to promote 
awareness, use of, and sense of ownership of DOTs 
Programme.

Suspenalon of NH2

3706. SHRI SUNIL KHAN: Will the Minister of ROAD 
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether in West Bengal NH2 at the point from 
513 km. to 516 km, has been suspended; Bnd

(b) if so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. 
(RETD.) B.C. KHANDURI): (a) and (b) A bypass is 
proposed for the reach from km. 513 to km. 516 km. of 
NH-2, for which land acquisition is in progress.

Ratification of Indo-Bangladesh Land Boundary 
Agreement

3707. SHRI AMAR ROY PRADHAN: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state;

(a) whether ratiftoation of the Indo-Bangladesh Land 
Boundary Agreement, 1974 as per prescribed procedures 
are essential before effecting the exchange of the 
enclaves between the two countries;

(b) if so, since when this ratificatton wori( is pending 
with the concerned Agencies of Central and relevant State 
Governments and the names of tfiese Agencies; and

(c) the reasons for the Government not completihg 
the formality of ratification?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH); (a) Yes. Sir.
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(b) and (c) Ratification of the India-Bangladesh Land 
Boundary Agreement, 1974 will follow completion of the 
demarcation of the boundary between India and 
Bangladesh. The demarcation of about 6.5 kms of the 
India-Bangladesh land boundary is yet to be completed. 
The Government propose to complete the task of 
demarcation of the boundary with Bangladesh with the 
cooperation of the concemed State Governments and 
Govemment of Bangladesh. The Government of India is 
committed to an early settlentent of all boundary-related 
matters with Bangladesh.

Mumbai Trans Harbour Sea Link Pro|act

3708. SHRI KIRIT SOMAIYA 
SHIPPING be pleased to state:

Will the Minister of

(a) whether the Government have received any 
request from Government of Maharashtra regarding 
Mumbai Trans Harbour Sea Link Project;

(b) if so, whether Mumbai Port Trust has given NOC 
for the same;

(c) if so, the reaction of the Govemment In this 
regard; and

(d) the details of the present status of the project?

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI SHRIPAD YASSO NAIK): (a) Yes, Sir.

(b) No, Sir.

(c) and (d) According to the Mumbai Port Trust 
(MbPT), the proposed alignment of Mumbai Trans Harbour 
Sea Link (MTHL) would adversely affect their old Pir Pau 
Pier operations and navigational channel at Pir Pau. The 
MbPT has conveyed to the Govemment of Maharashtra 
that a bridge project with fresh alignment ensuring 
continued use of old Pir Pau Berth, new chemk»l berth, 
relocated explosive anchorage and pennitting constructton 
and operation of proposed coal and second chemical berth 
already planned in the Pir Pau area could be examined 
if found technically feasible. The Ministry of Shipping has 
also conveyed the concerns of the MbPT to the 
Maharashtra State Road Devetopment Coiporatton Limited 
(MSRDC) in September, 2000. MbPT and MSRDC are in 
touch with each other with a view to anfving at a mutually 
agreed solution in the matter.

[Translation]

Yoga Training to Central Qovammont EmployMS

3709. SHRI SURESH RAMRAO JADHAV: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state:

(a) whether the Govemment have formulated any 
scheme to impart compulsory yoga training to the Central 
Govemment employees;

(b) if so, the details thereof; and

(c) the time by which it is proposed to be 
implemented?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (c) No such compulsory Yoga training scheme for 
Central Government emptoyees has been formulated so 
far.

[Englisti]

Telephone Exchange in Jabalpur

3710. SHRIMATI JAYASHREE BANERJEE: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state:

(a) the details of the telephone exchanges functtoning 
in Jabalpur, Madhya Pradesh, location-wise; and

(b) wfiether all the places in Jabalpur have been 
brought on STD network?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) 73 number of telephone 
exchanges are functioning in Jabalpur district. Location- 
wise details are given in the enclosed statement.

(b) Yes, Sir.

Statement

Location-wise details of Telephone Exchanges 
Functioning in District Jaba^ur

SI.No. Exchange

1 2

1. Bachaiya

2. Baghreyi

3. Bahoriband

4.' Bakal

5. Bandhl
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6. Barela 38. Kaladehi

7. Bargibazar 39. Katangi (Jabalpur)

8. Barginagar 40. Kaudia

9. Belkheda 41. Khan

10. Bheraghat 42. Kumbhi

11. Biiauri 43. Kundam

12. Bilpura 44. Kunwa

13. Boria 45. Kushali

14. Chargawan 46. Majigawan

15. Chaukitat 47. Majholi

16. Dhangawan 48. Manegaon

17. Ohanpuri 49. Mankedi

18. Oheemarkhera 50. Muiwari

19. Fular 51. Nigarl

20. Gadaipiparia 62. Nunsar

21. Qandhigram 53. Padariya

22. Ghana 54. Panumarlya

23. Gosalpur 55. Parlyat

24. Indrana 56. Patan (Jabalpur)

25. Jabalpur-C.T.O. 57. Phunwani

26. J.K.U. Mandi 58. Pipariya (JBL)

27. Jabalpur>T.T.C. 59. Ponda

28. Jabalpur Khamaria 60. Sahaypur

29. Jabalpur Madanmaha 61. Sahsan

30. Jabalpur Medk:al College 62. Sakra

31. Jabalpur Mllaunlgan 63. Segnltola

32. Jabalpur Paruigar 64. Shahpura

33. Jabalpur Ramnagar 65. Sihora

34. Jabalpur Rampur 66. Silondl

35. Jabalpur RanjhI 67. Singod

36. Jabalpur Suhagi 68. Sleemnabad

37. Jabalpur Wright Towrt 69. Sokkha
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1

70.

71.

72.

73.

Surtalai

Talhat

Teori

Udma

[Translation]

Allocation of Funds to Rajasthan during 
Ninth Plan Pariod

3711. SHRI KAIIJ\SH MEGHWAL: Will the PRIME 
MINISTER be pleased to state:

(a) the amount allocated to Rajasthan and the Funds 
meant to be mobilized by the State Government through 
the sources of its own income during the Ninth Five 
Year Plan, year-wise;

(b) whether the annual plan size for Rajasthan had 
to downsized during the Ninth Plan owing to the failure

of the State Government to meet the target of mobilize 
action of funds through its own sources;

(c) If so, the details of funds sanctioned by the Union 
Govemment and the mobilization of funds by the State 
Government respectively during the Ninth Plan period, 
year-wise;

(d) whether it is a fact that the implementation of 
some of the projects have been impeded owing to the 
failure of the State Govemment to mobilize the funds; 
and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL. PUBLIC GRIEVANCES 
AND PENSIONS, MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) The 
Central Assistance allocated to Rajasthan and State's Own 
Resources during the 9th Five Year Plan, year-wise were 
as follows:

(Rs. crore)

Item 1997-98 1998-99 1999-2000 2000-01 2001-02

Central Assistance 1164.04 1399.65 1648.12 1460.53 1592.87

State’s Own Resources 2350.38 2900.35 3101.88 2685.47 3438.13

(b) Yes. Sir. (c) State’s Own Resources during the Ninth Plan in 
actual terms were as follows:

(Rs. crore)

Item 1997-98 1998-99 1999-2000 2000-01 2001-02

State’s Own Resources 2991.75 1757.21 2216.79 2766.32 2335.84

(d) and (e) The shorlfalls in mobilization of resources 
by the State Govemment affected the outlay in all major 
sectors except Power such as Agriculture & Allied 
Services, Inigation & Rood Control, Industry & Mineral, 
Rural Development. Transport, Scientific Services. Social 
& Community Sen/ices, Economic Services and General 
Services.
[English]

ACP Scheme
3712. SHRI SUBODH MOHITE; Will the PRIME 

MINISTER be pleased to state:

(a) whether Group ‘A’ Central Sen̂ ices (Technical/ 
Non-Technical) employees are not entitied for benefit of 
Assured Career Progression (ACP) Scheme;

(b) if so, the reasons therefor;

(c) whether some officers of Group ‘A’ category in 
Indian Council of Historical Research are given in ACP 
benefit; and

(d) if so, the details thereof alongwith the reasons 
therefor?
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THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL. PUBLIC GRIEVANCES 
AND PENSIONS. MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) and (b) 
Provisions of Assured Career Progression Scheme (ACP 
Scheme) are generally not applicable in respect of Group 
'A' Central Services (Technical/Non-Technical) officers for 
the reason that promotion in their case must be earned. 
However, holders of isolated Group ‘A’ posts, are eligible 
for financial benefits under the ACP Scheme, as such 
posts do not have any promotional avenues.

(c) and (d) Yes, Sir. Indian Council of Historical 
Research has allowed the financial benefits under the 
ACP Scheme to holders of three isolated Group ‘A’ posts, 
having no promotional avenues. This is in accordance 
with the provisions of the ACP Scheme.

Financial Condition of Big Ports

3713. SHRi A. NARENDRA : Wiii the Minister of 
SHIPPING be pleased to state;

(a) whether some big ports have t>een facing financial 
crunch;

(b) if so. the details thereof aiongwith the financial 
assistance sought by the Paradeep Port for its 
developmental projects during the iast three years; and

(c) the steps taken by the Government to improve 
financial conditions of these ports, port-wise?

THE MINISTER OF STATE iN THE MINISTRY OF 
SHIPPING (SHRi SHRiPAD YASSO NAIK): (a) to (c) 
There has t>een net operating deficit in Calcutta. Mumbai 
& CocWn Port Trusts to the extent of Rs. 7.53 crores. 
Rs. 361.15 cores & Rs. 33.76 crores respectively in the 
year 2000-01, which is mainly due to increasing 
administrative expenses including payments on account 
of Voluntary Retirement Scheme and retirement benefit. 
Paradeep Port Trust obtained loan from Government of 
India for constmction of Mechanised Coal Handling Plant 
in the last three years as detailed beiow;

Year (Rs. in Crores)

1999-2000 205.56

2000-2001 83.14

2001-2002 Nil

The financial condition of the ports is reviewed by 
the Ministry periodically and the ports are given suitable 
instructions for curtailing expenditure in non-priority areas 
and generally optimising the resource use including control 
on establishment costs, for improving their financial 
condition.

[Translation]

Connecting Rajgarh Telecom District witli 
Jharkhand and Oriasa

3714. SHRI VISHNUDEO SAI: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state:

(a) whether there is any proposal to connect the 
Raigart) telecom district (Chhattisgarh) through O.F.C. 1o 
Jharkhand encourte Lodam and to Orissa enroute 
Tapkara;

(b) if so, the details thereof;

(c) the difTicuities in regard to meeting this demand;
and

(d) the details of the action being taken in this 
regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRi TAPAN SIKDAR): (a) and (b) Raigarh is already 
connected on Optical Fibre Cable to Ranchi (Jharkhand) 
enroute Lodam. There is no plan to connect Raigarh to 
Orissa however Tapkara is connected to Raigarh on 
Optical Fibre Cable.

(c) and (d) There is no demand to directly connect 
Raigarh to Orissa on Optical Fibre Cable.

[English}

National Leprosy Control Programme

3715. SHRi M.V.V.S. MURTHI:
SHRi AMBAREESHA:

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether Government are aware that India is 
amongst the top ten countries’ of the worW whteh has 
sizeable number of people affected by Leprosy;

(b) if so, the details thereof. State-wise;
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(c) the total amount released by the Union 
Government towards National Leprosy Control Programme 
during the last three years, State-wise and year-wise;

(d) whether a number of proposals from State 
Governments for release of fund under the above scheme 
are pending with the Central Government;

(e) if so, the details thereof, State-wise; and

(f) the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
Yes, Sir.

(b) The number of cases detected during the last three 
years, State-wise, is given in the enclosed statement I.

(c) The amount released during the last three years, 
State-wise, is given in the enclosed statement il.

(d) No, Sir.

(e) and (f) Do not arise.

Statement I

National Leprosy Eradiation Programme 
No. of Cases Detected during laist 3 years

S.No. States/UTs 1998-99 1999-2000 2000-2001

1 2 3 4 5

1. Andhra Pradesh 65966 49692 58122

2. Arunachal Pradesh 331 180 128

3. Assam 6732 3154 1929

4. Bihar 277336 166877 98732

5. Goa 658 293 394

6. Gujarat 12848 11758 12913

7. Haryana 823 679 917

e. Himachal Pradesh 371 480 330

9. Jammu & Kashmir 951 423 707

10. Karnataka 26524 18511 15830

11. Kerala 5676 3697 3209

12. Madhya Pradesh 56319 44949 18407

13. Maharashtra 52236 47659 35491

14. Manipur 197 207 206

15. Meghalaya 275 76 59

16. Mizoram 75 31 21

17. Nagaland 71 68 63
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1 2 3 4 5

18. Orissa 41534 53963 38133

19. Punjab 2049 1273 1496

20. Rajasthan 2797 2689 2003

21. Sikkim 85 24 46

22. Tamil Nadu 46429 30152 33204

23. Tripura 490 119 98

24. Uttar Pradesh 107632 106231 80443

25. West Bengal 71728 52888 34619

26. A&N Islands 54 62 108

27. Chandigarh 332 301 339

28. D&N Haveli 328 273 217

29. Daman & Diu 64 37 29

30. Delhi 1464 2870 * 6346

31. Lakshadweep 42 0 22

32. Pondicheny 700 452 530

33. Jharkhand 0 0 34531

34. Chhattisgarh 0 0 20805

35. Uttaranchal 0 0 1829

Total 783117 600068 502256

Statement tt

State-wise Mocstton under National Leprosy Eradication Programme during Last 3 years

(Rs. in lakhs)

S.No. States 1998-99 1999-2000 2000-2001
Assistance Assistance Assistance
Released Released noiooBW

1 2 3 4 5

1. Andhra Pradesh 322.50 442.21 * 508.75

2. Arunachal Pradesh 148.26 60J6 136.00
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1 2 3 4 5

3. Assam 296.00 235.93 112.00

4. Bihar 100445 1322.77 869 30

5. Chhattisgarh NA NA NA

6. Goa 10/48 151 150

7. Gujarat 247.16 23037 230.00

8. Haryana 25.08 43.24 23.00

9. Himachal Pradesh 108.03 5453 61.00

10. Jammu & Kashmir 15039 63.61 87.00

11. Jharkhand NA NA NA

12. Kamatai<a 34848 247.98 302.75

13. Kerala 232.00 14730 237 XX)

14. Madhya Pradesh 756.83 79435 64536

15. Maharashtra 51556 391.04 398.60

16. Manipur 132.91 95.71 125.00

17. Meghalaya 78.00 45.26 47.00

18. Mizoram 75.77 51.22 61.00

19. Nagaland 52.20 106.09 109.00

20. Orissa 569.94 581 X)9 628.00

21. Punjab 134.96 10039 36.00

22. Rajasthan 50851 14837 105.00

23. Sikkim 65.00 7136 41.71

24. . Tamil Nadu 34943 385.79 422.74

25. Tripura 7535 47.18 34.00

26. Uttar Pradesh 91436 1428.10 109351

27. Uttaranchal NA NA NA

28. West Bengal 45235 84153 784.00
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1 2 3 4 5

29. A&N Islands 650 5j63 1.00

30. Chandigarh 6XX) 13JE9 350

31. D&N Hwieli 1XX) 1.17 8.79

32. Daman & Diu 930 950 1450

33. Delhi 53.15 1438 4150

34. Lakshadweep 1153 136 3.00

35. Pondicherry 2.00 2.00 7.00

Total 7665.18 7984 A2 7179.01

(1) Leprosy Control Central Scheme 5 0^ 100.00 ' 100.00

(ii) SET Scheme 90.00 t20.00 120 XX)

Total 7805.18 8204.62 7399.01

NA -  Not Avirilabto.

Rond Improvement Work Karnataka
•

3716. SHRI AMBAREESHA:
SHRI RAM MOHAN GADDE:

Year Amount 
(Rs. in Crores)

will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) the amount spent on the road improvement work 
by the Qovernment during the last three years in 
Karnataka and Andhra Pradesh;

(b) whether the amount spent on road improvement 
work in these State have come down drastteally during 
the above period as compared to the preceding years 
without any noticeable improvement of roads; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. 
(RETD.) B.C. KHANDURI); (a) The amount spent on ttw 
improvement of National Highways in the States of 
Karnataka and Andhra Pradesh during the last three years 
are furnished below:

1999-2000

2000-2001 
2001-2002
Andhra Pradesh

Year

1999-2000

2000-2001

2001-2002

58.61

95.38

325.62

Amount 
(Rs. in Crores)

220.90

282.44

882.60

(b) No. Sir.

(c) Does not arise.

Allocation to States for Modem InfrMtruetur*

3717. SHRI ANANTA NAYAK: WIN the Minister of 
ROAD TRANSPORT AND HIGHWAYS be pleased to 
state:
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(a) the percentage of GDP allocated for completing 
modem Infrastaicture especially roads during last three 
years; and

(b) the details of the amount allocated to each State 
particularly to Orissa, Bihar, Chhattisgarh and Jharkhand?

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. 
(RETD.) B.C. KHANDURI): (a) and (b) The infomnation is 
being collected and will be laid on the Table of the House.

Construction of HaJ Houses

3718. SHRI GANTA SREENIVASA RAO: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the Central Haj Committee has provided 
financial assistance to Andhra Pradesh Haj Committee 
for construction of Haj Houses in the State;

(b) if so, the details thereof; and

(c) the number of Haj Houses constmcted in the 
State and the number out of them functional?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) Yes, Sir.

(b) The Haj Committee, Mumbai, provided financial 
assistance of Rs. 79,60,000 to the Andhra Pradesh State 
Haj Committee for constmction of Haj House at Hyderabad 
in Andhra Pradesh in three installments, as per the 
following details:

(i) On 6.12.1999 Rs. 25,00,000.00

(ii) On 12.02.2001 Rs. 24,60,000.00

(iii) On 22.10.2001 Rs. 30,00,000.00

Total Rs. 79,60,000.00

(c) There is only one Haj House constructed in 
Andhra Pradesh at Hyderabad, which is functional.

POO in Bihar

3719. SHRI SUKDEO PASWAN: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state;

(a) the district-wise number of PCOs functioning in 
Bihar;

(b) the number of applications lying pending for 
installation of PCOs in each district;

(c) the reasons for their pendency; and

(d) the time by which these applications are likely to 
be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) and (b) Sir, the District-wise 
information is given in the statement enclosed.

(c) The applications are pending due to technical 
non-feasibility and due to franchisee's problems.

(d) The pending applications are to be cleared 
progressively by 31-7-2002 subject to technical feasibility 
and applicants fulfilling other conditions.

SMemont

Number of PCOs functioning in Bihar

SI.No. Name of 
Revenue Disthd

P.C.O. tunctioning Application pending 
tor

PCO District wise

1 2 3 4

1. Arrah 515 12

2. Buxur 310 13

3. Bhagalpur 599 61

4. Banka 268 19

5. Bettiah 536 Nil

6. Chapra 1717 Nil

7. Siwan 1166 Nil

8. Gopalganj 269 Nil

9. Darbhanga 662 30

10. Madhubani 986 97

11. Gaya 913 Nil

12. Jehanabad 353 Nil

13. Aurangabad 660 Nil
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1 2 3 4

14. Nawada 439 Nil

15. Arwal 448 Nil

16. Hajipur 2218 Nil

17. Katihar 1002 33

18. Pumea 445 30

19. Araria 310 15

20. Kisangani 248 28

21. Khagaria 304 Nil

22. Begusarai 732 Nil

23. Motlharl 1347 Nil

24. Munger 435 15

25. Jamui 184 5

26. Lakhisarai 124 9

27. Sheikhpura 98 6

28. Muzaffarpur 1894 160

29. Sitamarhi 671 55

30. Sheohar 83 15

31. Patna 6500 412

32. Nalanda 761 174

33. Saharsa 338 1

34. Supaul 314 4

35. Madhepura 253 10

36. Samastipur 549 147

37. Sasaram 1047 Nil

38. Bhabhua 379 Nil

Total 30077 1351

to Oueatlons 216

Voluntary Retirement Scheme

3720. SHRI VARKALA RADHAKRISHNAN: Will the 
PRIME MINISTER be pleased to state:

(a) the total number of employees from various 
Ministries/Departments who have sought retirement under 
Voluntary Retirement Scheme during the last three years 
till date;

(b) the total amount incurred thereon alongwith the 
details of benefits given to such employees; and

(c) the number of applications pending for such 
retirement as on date?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES. MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL. PUBLIC GRIEVANCES 
AND PENSIONS. MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) to (c) Rule 
48-A of the Central Civil Services (Pension) Rules. 1972 
provides that a Qovemment servant can seek voluntary 
retirement after he has completed 20 years of qualifying 
sen/ice by giving notice of not less than three months, in 
writing, to the appointing authority. It further provides that 
the qualifying sen/ice as on the date of intended retirement 
shall be increased by a period not exceeding five years 
subject to the condition that the total qualifying service 
rendered by the Qovemment servant does not in any 
case exceed 33 years and it does not take him/her 
beyond the date of superannuation. Respective Ministries/ 
Departments administer and monitor payment of 
pensionary benefits including Voluntary Retirement to their 
staff. Such information is not maintained centrally as these 
are functions exclusively within the jurisdiction of the 
concerned Ministries/Departments.

Time Bound Promotion to ISM&H Doctors

3721. SHRI NAGMANI: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state:

(a) whether the proposals for time bound promotton 
to the ISM&H doctors working in the Research Councils 
is under consideration of the Government; and

(b) if so, the time by whuh the proposals are likely
to be approved by the Government and Implemented in 
the Research Council? .

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a)



217 WrIttBn Answer VAISAKHA 3, 1924 (Saka) to CHmtkms 218

and (b) Action has already been initiated to fonnulate a 
scheme for time bound promotion of medical and non­
medical scientists In the Research Councils. Since inter­
departmental consultation and approvals are needed no 
time frame for implementation can be fixed.

[Translation}

CGHS Dispensaries In Mangolpurl/Sultanpuil Area

3722. SHRI JAIBHAN SINGH PAWAIYA:
SHRI A. NARENDRA :

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to sute:

(a) whether there is no CQHS dispensary in the 
rehabilitation colonies of Delhi especially in Mangolpuri 
and Sultanpuri areas;

(b) if so. the reasons therefor,

(c) whether the Government propose to open CQHS 
dispensaries in these colonies;

(d) if so, the details in this regard; and

(e) the time by which CGHS dispertsaries are likely 
to be opened in these colonies?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
There is no CGHS dispensary in Mangolpuri and 
Sultanpuri areas.

(b) to (e) Due to constraints of manpower and 
resources, it will not be possible to open CGHS 
dispensaries in Mangolpuri and Sultanpuri areas at 
present.

[English]

Funds for KBK Districts In Orissa

3723. SHRI K.P. SINGH DEO: Will the PRIME 
MINISTER be pleased to state:

(a) whether the Government have reviewed the 
implementation of the revised long term action plan in 
the KBK districts in Orissa;

(b) if so, the progress made in implementation of the 
scheme project;

(c) tfie amount allocated under the plan so far and 
the actual amount spent there till date;

(d) whether it Is a fact that the money allocated by 
the Centre has not been utilized properly; and

(e) if so, the steps taken to curb the misutilisation of 
funds sanctioned?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES. MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS. MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) to (e) Yes 
Sir, the Revised Long Term Action Plan is being 
periodically reviewed. The fk>w of funds from the inceptkm 
of the Plan in 1998-99 have been as follows: An amount 
of Rs. 325.97 crore was available from Central Plan/ 
Centrally Sponsored Schemes/ACA to the KBK districts 
in 1998-99. The State Government reported an 
expenditure of Rs. 246.99 crore against this amount. In
1999-2000, an amount of Rs. 344.38 crore wcu available; 
the expenditure against this was Rs. 283.62 crore. In
2000-01, Rs. 365.23 crore were available; the State 
Government reported an expenditure of Rs. 291.30 crore. 
The diffteult financial position of the State has resulted in 
delayed releases of the State's share of matching funds 
which has led to shortfalls in expenditure.

Teie-Communlcatlon Network

3724. SHRI PRIYA RANJAN DASMUNSI: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state:

(a) the number of village Panchayats had been 
connected with telephone facilities till March 31. 2002 in 
each State;

(b) the number of cities in the country which are 
connected with internet in each State; and

(c) the proposal of the Govemment to expand the 
telecommunication network in the country in Tenth Five 
Year Plan?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) The information is given in 
the enclosed Statement-1.

(b) Internet connectivity is available in all the cities 
in the country. State-wise information is given in the 
encktted statement-ll.
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(c) New Telecom Policy '99 envisages a tele-density 
of 15 in the country by 2010 and expansion of Network 
duiing 10th Plan Period is being planned accordingly.

StatemenN

arde-wise Status of Panchayat Villages witt>
VPTs as on 31.3.2002

S.No. Circle Total No. of 
Pmdnyat 
Vlagee

Pandwyrt Vlages 
provided 

wHh Teleoom 
fadlty

1 2 3 4

1. Andaman & Nicobar 67 67

2. Andtira Pradesh 19533 18260

3. Assam 2486 2095

4. Bihar 8471 7884

S. Chhattisgaiti 9139 6265

6. Qujarat 13510 12542

7. Haryana 5946 5946

8. Himachal Pradesh 2922 2819

9. Jammu & Kashmir 1461 901

10. Jharkhand 3303 2421

11. Karnataka 5692 5690

12. Kerala 1000 1000

13. Madhya Pradesh 22029 18820

14. Maharashtra 24937 22917

15. North-East-I 2020 1729

16. North-East-ll 2374 1726

17. Orissa 5254 5010

18. Punjab 12477 12477

19. Rajasthan 9184 8641

20. Tamil Nadu 13126 13126

1 2 3 4

21. Uttar Pradesh (East) 51262 45892

22. Uttar Pradesh (West) 12831 12831

23. Uttaranchal 6843 4885

24. West Bengal 3473 3473

25. Kolkata Telephones 437 437

26. Delhi 191 191

Total 239968 218045

Statement II

State-wise List of Nos. of Cities having internet 
Connectivity

SI.No. Name of State No. of Cities

1 2 3

1. Andaman & Nicobar 2

2. Andhra Pradesh 23

3. Assam 23

4. Bihar 38

5. Chhattisgarh 16

6. Gujarat 25+3 (UT)

7. Haryana 19

8. Himachal Pradesh 12

9. Jammu & Kashmir 14

10. Jhart<hand 22

11. Karnataka 27

12. Kerala 14+1 (UT)

13. Madhya Pradesh 45

14. Maharashtra 35

15. Aninachal Pradesh 15
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1 2 3

16. Nagaland 8

17. Manipur 9

18. Meghalaya 7

19. Mizoram 8

20. Tripura 4

21. Orissa 30

22. Punjab 18

23. Rajasthan 32

24. Tamil Nadu 29+1 (UT)

25. Uttaranchal 13

26. Uttar Pradesh 70

27. West BengakSikkim 22

VAISAKHA 3, 1924 {Saka)

[TnnslationJ
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Hllw In Passport Fm

UT: Union Territory.

3725. SHRI MANIKRAO HODLYA QAVIT: Will th« 
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether passport fee has been increased three 
fold since April 1, 2002;

(b) if so, the details thereof; and

(c) the reasons therefor?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) Yes, Sir. The Qovemment has 
announced an increase in the passport fee with effect 
from 1st April, 2002.

(b) The details of the new passport fee schedule are 
given in the enclosed statement.

(c) The passport fee was last revised in July 1993. 
The rising cost of issue of passports, the present and 
projected cost of modernisation of offices, computerisation 
of processes, construction and renting of new and modem 
office premises and for reimbursing the cost to the State 
Qovemments for accepting and scrutinising passport 
applications as well as the cost involved in police 
verification are the primary reasons for the increase in 
passport fee.

SMament

Passport Fee S(̂ }edule with effect from April 1, 2002

S.NO. Category Fee in Indian Rupees

1 2 3

1. Ordinary passport (fresh or in lieu of an expired passport) 
on 36 pages

1000.00

2. Jumbo passport (fresh or in lieu of an expired passport) of 
60 pages

1500.00

3. India-Bangladesh and India-Sri Lanka passport 500.00

4. Obsen/atkMis/Endorsements in the passport e.g. change in 
address, ECNR endorsement, name of spouse etc.

300.00

5. Miscellaneous service requiring issue d  a new passport 
booklet of 36 pages '

500.00

6. Miscellaneous service requiring issue of a new passport 
t>ooklet of 60 pages

700.00

7. Ordinary passport booklet containing 36 pages with a 
maximum validity of five years for minor children 
below ;he age of 18 years

600.00
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1 2 3

8. DupHcate passport of 16 pages in lieu of tost, damaged or 
stolen passport

2500.00

9. Duplicate India-Bangladesh or India-Sri Lanka passport 
in lieu of lost, damaged or stolen passport

1000.00

[English]

Import of Homoaopathle Mtodlclnes

3726. SHRI T. GOVINDAN: Will the Minister of 
HEALTH AND FAMILY WELFARE t>e pleased to state:

(a) the quantum of import/export of Homoeopathic 
Medicine in the country during the last two years;

(b) whether there is any specific guideline to import 
Homoeopathic medicine and price regulation applicabte 
to such imported medicines;

(c) if so, the details thereof; and

(d) if not, the steps taken to regulate the import and 
sale of Homoeopathic Medicine?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
As per information available in Monthly statistics of Foreign 
Trade, during the last two years the quantum of Import 
of Homoeopathic Medicine in the county was 300733 Kgs 
worth Rs. 19.55 crores and Export of 472614 Kgs worth 
Rs. 15.02 crores.

(b) to (d) Import of Homoeopathic Medicines is guided 
as per Rule 30AA of Drugs and Cosmetics Act 1940 and 
Rules 1945. There are no specific guidelines for price 
regulation.

Reduction In Poverty Level

3727. SHRI T.M. SELVAGANPATHI: Will the PRIME 
MINISTER be pleased to state:

(a) whether the Government propose to reduce 
poverty levels by 5 percentage points by 2007 and by 
15 percentage points by 2012, universal schooling by 
2003 and to provide all villages with sustained access to 
potable water; and

(b) if so, the steps taken by the Government in this 
regard?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS. MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) The 
Planning Commission, in its Approach Paper to the Tenth 
Five Year Plan has proposed the following as sbme of 
the Monitorable Targets of the Tenth Plan:

(I) reduction of poverty ratw by 5 percentage points 
by 2007 and by 15 percentage points by 2012;

(il) all children in school by 2003; all children to 
complete five years of schooling by 2007;

(iii) all villages to have sustained access to potable 
drinking water within the plan period.

(b) Tenth Five Year Plan is under formulation and 
the steps to be taken by the Government in this regard 
woukl be mentioned In the Tenth Plan document.

Grievances of Pharmacists working under CGH8

3728. SHRI CHANDRAKANT KHAIRE:
SHRIMATI SUDHA YADAV:

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether the Government have received any 
representations seeking redressal of the grievances of 
phamiacists working under CGHS;

(b) if so, the details thereof; and

(c) the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (c) Some representations have been received from 
individuals/Emptoyees Associations regarding rationalization 
of the cadre structure of Phamiacist (Allopathfc) wori<ing 
under CGHS and for grant of financial up>gradation under
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the Assured Career Progression Scheme. These 
representations are under the consideration of the 
Qovemment.

Innovative Modeit

3729. SHRI RAJAIAH MALYALA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state:

(a) the details of the Research activities undertaken 
at present by the Department of Social Sciences at the 
National Institute of Health and Family Welfare, New Delhi;

(b) wtwther the National Institute of Health and Family 
Welfare developed any “innovative models” in the field of 
Health and Family Welfare to suit the rural as well as 
urban areas of the country; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
Department of Social Sciences of NIHFW has the following 
ongoing research activities;

1. A Comparative Study on Psycho-social and 
cultural Determinants of Male's Involvement in 
Reproductive Health being carried out in the 
States of Orissa and Tamil Nadu.

2. Assessment of Contraceptive acceptance among 
males in Himacfial Pradesh and Uttar Pradesh.

3. Use and Wastage of Nirodh under Nominal Levy 
Scheme in certain States being carried out in 
Uttaranchal, Maharashtra, Haryana and Uttar 
Pradesh.

4. Study of Reproductive Health issues in college 
going youth in Delhi and Role of Peer Group in 
dealing with the issues.

5. Strengthening access to information: Making 
Mahila Swasthya Sang (MSS) functional and 
relevant in Uttar Pradesh and Madhya Pradesh.

(b) and (c) No innovative model has been developed 
or tested at all India level. However, a few attempts have 
been made towards the development of innovative models 
by the Institute.

1. Under population Sinwlation Project, models 
have been developed on policy options and 
impact of different sectors in Family Welfare 
Programmes.

2. District Health Systems Research Project at 
Gwalior made an attempt to evohre a model for 
efficient health care delivery system in the 
District.

3. An attempt was also made to develop a health 
care delivery model for tribal areas of Bastar 
District.

[Translation]

Seizure of OBI Documents

3730. SHRI SATYAVRAT CHATURVEDI: Will the 
PRIME MINISTER be pleased to state;

(a) whether attention of the Government has been 
drawn towards the news-item about CBI recovering its 
own secret document during a raid appearing in the 
Rashtriya Sahara newspaper on 7.12.2001;

(b) if so, the reaction of the Government thereto;

(c) the manner in whteh the confidential documents 
of the CBI were stolen; and

(d) the action taken against the persons found guilty 
alongwlth the steps taken by the Qovemment to check 
the theft of documents in the future?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS, MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE); (a) to (d) Yes, 
Sir. As informed by CBI, during the searches conducted 
by it on the official and residential premises of a Junior 
Engineer in the Municipal Corporation of Delhi (MCD), a 
photo copy of secret letter sent by Superintendent of 
Polk:e, CBI, Delhi to Director (Vigilance), MCD, Delhi was 
recovered. On examination, CBI has found out that no 
official of CBI was responsible for the leakage and it has 
refened the matter to MCD for further enquiry.

[English]

3731.

Surrendered/Lapsed Amount

SHRI RAGHUNATH JHA:
SHRI RAMJEE MANJHI;

Will the PRIME MINISTER be pleased to state;
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(a) whether funds aggregating to hundreds of crores 
of rupees in some of the grants during the year 1W9- 
2000 were surrendered and allowed to lapse;

(b) if so, the reasons therefor;

(c) the corrective steps taken/proposed to t>e taken 
in this regard; and

(d) the amount remained unspent during 2000-2001 
and the reasons therefor?

THE (MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL. PUBUC GRIEVANCES 
AND PENSIONS. MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) The details 
of amounts surrendered and amount lapsed during 1999­
2000 are as under

(Rs. in crore)

SI.No. Grant No. Total Grant RE
1999-2000

Actuals
1999-2000

Unspent Amount 
provision Surrendered

(3)-(5)

Amount
lapsed

(6)-(7)

%age of 
amount 
lapsed 
w.r.t. 

Col. (3)

1 2 3 4 5 6 7 8 9

1. 89-Atomic Energy 218436 2105.73 203837 145.99 126.83 19.16 038

2. 90-Nuciear Power Schemes 2385.62 2320.67 2317.63 67.99 65.61 238 0.1

(b) and (c) As in statement-!.
♦

(d) The details of anwunts surrendered and anK>unt 
lapsed during 2000-2001 are as under

(Rs. in crore)

SI.No. Grant No. Total Grant RE
2000-2001

Actuals
2000-2001

Unspent Amount 
provision Surrendered

(3H5)

Amount
lapsed

(6)-(7)

%age of 
amount 
lapsed 
w.r.t. 

Col. (3)

1. 90-Atomic Energy 2412.65 2422.14 2202 83 209S2 15832 5150 2.13
2. 91-Nuclear Power Schemes 253034 2367.20 2348.68 181.66 165.14 1652 0.65

Reasons for unspent provisions during 2000-2001; As in Statement It. 

Statement I 

Reasons for savings during 1999-2000

Heavy Water Board

Atomic Minerals Directorate for Exploration and 
Research

Against BE of Rs. 444.24 crore, the expenditure was 
Rs. 432.19 crore. the reasons being: (a) suspension of 
operation of Baroda Heavy Water Plant for effecting 
modifk;ations in technology, (b) downward revisk>n of tariff 
by State Electricity Board for Heavy Water Plant. Kota,
(c) adoption of energy saving methods thereby less 
expenditure in consumptton of energy, etc.

Against the BE of Rs. 4.15 crore, the actual 
expenditure was Rs. 1.84 crore. The Profect, “Procurement 
of Reverse Circulation DriH (RCD) and Multi Bore Canfiera’ 
could not take off as the evaluation of tenders, release 
of Purchase Order and finalisation of the contract could 
not be completed. In respect of the Project ‘Augmentation 
of Drilling Capability in AMD", due to various k>gistic and 
geographic reasons and also due to contractor's inability 
to mobilise proper equipntents, the drWing target was 
reduced.
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Indian Rare Earths Ltd.

Against the BE of Rs. 5 crore for the project 
'Retrieval and Restorage of Thorium Hydroxide* at Edyar, 
Alwaye, the actual expenditure was Rs. 2.01 crore. 
Because of the delay in commencement of the work due 
to review of foundation design and modification of civil 
tenders taking into account details revealed during Soil 
investigation only part of the provision made In the budget 
could be utilized.

This apart, the approved BE of Rs. 5 crore made for 
the Joint Venture project remained unspent as requisite 
approvals to the proposal and Foreign Investment 
Promotion Board clearance could not be obtained during 
the year 1999-2000.

Uranium Corporation of India Limited

BE of Rs. 13 crore remained unspent, the reasons 
being that the amount was budgeted for equity assistance 
to UCIL for financing the Project ‘ill Stage Shaft Sinking*. 
For a major imported equipment “Winder* for which the 
provision was made, the foreign supplier (Sweden) did 
not supply the item and therefore the amount could not 
be utilized.

Nuclear Fuel Complex

Against BE of Rs. 402.97 crore, the actual 
expenditure was of Rs. 396.84 crore, since there was 
lower receipt of raw materials. In the CapHal Sectkm, the 
actual expenditure was Rs. 4.33 crore against BE of Rs. 
20 crore, as there was delay in receipt of strategic items 
from foreign suppliers. Some items were to be retendered 
as the suppliers failed to meet the specifications.

Indira Gandhi Centre for Atomic Research

related projects. It was expected that Consultancy Contract 
could be awarded by January 2000 and the amount as 
projected in BE would be utilized in full. However, on 
technical evaluation of offers received, these were found 
to be non-responsive. As such retendering had perforce 
to be done.

Under similar circumstances explained above, against 
BE of Rs. 80 crore made for the Projects under “New 
Technology [>evek)pmenr, the actual expenditure was Rs. 
36.24 crore.

Trombay Township Project

There were delays in obtaining clearance from the 
Municipal Coiporation, Fire Sen/ices etc. consequent delay 
in the award of works for constmction of flats resulting in 
low expenditure of Rs. 16.94 crore against the BE of Rs. 
21.80 crore.

Laboratories and Other Non<Resldentlal Buildings

Against the BE of Rs. 9 crore, the actuals were Rs.
6.46 crore. The reasons being: (i) Supplies of drilling 
accessories and other costly equipments did not 
materialize, and (ii) Procurement & Installation of 
Generator Sets got delayed for want of suitable vendors.

Variable Energy Cyclotron Centre

The savings of Rs. 2.10 crore against the approved 
BE of Rs. 16.32 crore, (the expenditure Rs. 14.2 crore) 
were due to delay In placement of Purchase Orders, 
sotting out unusual conditions stipulated by the suppiiers, 
difficulties in getting equipments from foreign countries 
etc.

Nuclear Power Schemes

BE of Rs. 13.10 crore made for Fuel Reprocessing 
of FBTR, the expenditure was Rs. 7.40 crore. There was 
difficulty in locating the vendors for manufacturing and 
supply of MSM and Power Manipulators. Major Woiks 
got delayed due to non-availability of Welders for piping 
work dud to enforcement of stringent qualHteation for 
Welders invovled in piping works.

Bhabha Atomic Research Centre

Against BE of Rs. 14.23 crore made for the Projects 
under Fuel Reprocessing and Nuclear Waste 
Management, the actual expenditure was Rs. 6.06 crore. 
One of the sub-projects was to be executed through 
Engineering Servk^ Consultancy along with a few other

Russian credit component of Rs. 102 crores could 
be utilised to the extent of Rs. 59 crores, as there was 
delay in signing of agreement between NPCIL and M/s 
Atomstroyeport for the contract for preparation of Detailed 
Project Report (DPR) for the Kudankulam Project.

For Bhabha Atomk: Research Centre (BARC), against 
BE of Rs. 36.50 crore, the actual expenditure was Rs. 
19.72 crore, as some of the critk:al equipment required 
for strategic purpose had been denied by the suppHers.

Remedial measures: Action has already been 
initiated to review each Scheme thoroughly to ensure 
that the budget provisrans are realistk: and the funds 
provided wouM be fully utilised.
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Statement II 

The masons for Saving during 2000-2001 

Heavy Watsr Board

Against BE of Rs. 479.57 crore, the actual 
expenditure was Rs. 450.19 crore. The reasons are: (a) 
non-receipt of strategic equipments due to restrictions 
imposed by export countries; (b) non-installation of 
EPABX, postponement of maintenance wori«, and (c) 
reduction in energy consumption and electricity tariff at 
Kota Riant.

Indian Rare Earths Ltd.

In the Project “Retrieval and Restorage of Thorium 
Hydroxide at Edyar. Alwaye", the expenditure was Rs. 
1.90 crore against the BE of Rs. 3 crore. The savings 
are mainly on account of delay in preparation of Detailed 
Technical Report (DTR) incorporating the changes in the 
scope of the project on account of technicai problems. 
This apart, the budget provision of Rs. 5.00 crore made 
for a Joint Venture proposal remained unutilised as there 
was delay in receipt of approval from the Govt.

Nuclear Fuel Complex

Against BE of Rs. 453.53 crore under the Revenue 
Section, the actual expenditure was Rs. 438.42 crore due 
to less requirement of Supplies and Materials, less 
expenditure under Salaries on account of suspension of 
LTC, etc.

The expenditure under Capital Section was Rs. 3.72 
crore against the BE of Rs. 20 crore, the reasons being:
(a) delay in receipt of equipments, and (b) delay in 
finalisation of concepts and specifications, and (c) delay 
in receipt of imported items due to embargo.

Indira QandhI Centre for Atomic R< irch

Against BE of Rs. 12.44 crore for Fuel reprocessing 
of FBTR, the expenditure was Rs. 7.24 crore. The savings 
are mainly on account of reductton under Machinery and 
Equipment as MSM Power Manipulators could not be 
procured as there were difficulties in locating the right 
vendors.

Bhabha Atomic Reaearch Centre (Plan)

(a) Revamping of Power Reactor Fuel Re-proceaaing 
plant

Against the BE of Rs. 5 crore, the expenditure was 
Rs. 3.53 crore. The savings are due to delay in 
procurement of equipments and slow progress in Major 
Wort«.

(b) New Technology development pro{eet

Against BE of Rs. 100 crore, the expenditure was 
Rs. 49.98 crore. The savings are attributable to (i) Design 
Engineering efforts took longer time than anticipated 
because of complexttles involved, and (il) slow progress 
in nwjor orders for supplies & materials, machinery & 
equipment and consultancy contract.

Bhabha Atomic Research Centre (Non-Plan)

(a) Central Workshops

Against BE of Rs. 13.25 crore, the actual expenditure 
was Rs. 11.74 crore. Saving under Salaries was due to 
lower rate of dearness allowance sanctioned than 
budgeted, suspension of LTC, economy measures under 
OTA and Domestic Travel Expenses.

(b) Waste Immobilisation Plant, Trombay

Entire provision of Rs. 1 crore remained unutilised 
as the Capital Project was in progress.

(c) General Servlcea Organisation. Tarapur

Against BE of Rs. 10.72 crore, the actual expenditure 
was Rs. 9.59 crore due to non-receipt of certain 
equipments. This apart, there were savings in Salaries 
for adoption of lower rates of DA. suspension of LTC, 
economy measures in OTA, Domestk: Travel Expenses 
and office expenses, etc.

Board of Radiation and isotope Technology

Against BE of Rs. 18 crore for Capital projects, the 
expenditure was Rs. 6.18 crore due to non-receipt of 
equipments, consequent to non-availability of expert 
licence and delay in civil worics.

Against BE of Rs. 25 crore for Non-Plan expenditure 
was Rs. 18.72 crore mainly due to reduction in 
procurement of special materials as the supply of High 
Specific Activity Cobalt—60 ordered with a foreign finri 
was delayed. Further, equipments such as Helium Leak 
Detectors, etc. also was not received in time.

Trombay Township Project

Against the BE of Rs. 42.70 crore, the expenditure 
was Rs. 14.32 crore on account of deferment of purchase 
of ready built flats from Air fndia, setback in construction 
schedule of efficiency apartments due to non-clearance 
of Munkiipal Corporation, delay In receipt of Supply & 
Materials for constmction of other flats.
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Electronics Corporation of India Ltd.

A Supplementary Grant of Rs. 90.50 crore was 
obtained for the write off of Govt, loan granted to tfie 
Electronics Coiporation of India Limited (ECIL). It was 
sut»equently decided that in the books of Accounts, the 
write-off of loan and interest was to be carried out as 
‘prior-period adjustment* outside the budget and the 
Demands for Grants. Though this has resulted in savings 
of Rs. 90.50 crore no cash transaction was involved and 
therefore there was no cash savings in real temis.

Contribution of Small Scale 
Pharmaceutical Industry

3732. SHRI RUPCHAND PAL: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state:

(a) the contribution of small scale pharmaceutical 
industry in national pharmaceutical demand and 
employment generation by the SSI sector in the country;

(b) whether the Government are aware that the 
phamiaceutical sector has done a tremendous growth and 
kept foreign multinational companies at bay;

(c) if so, whether the Govemment are aware that 
new SSI units in pharmaceutical industiy are facing threat 
of closure due to amendment proposed in Schedule 'M' 
of the Dnjgs and Cosmetics Act and Rule thereby 
ensuring entry of muKinattonal companies in the country; 
and

(d) if so, the details thereof and reaction of the 
Govemment thereon?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
Infomnation is being collected and will be laid on the 
Table of the Lok Sabha.

(b) Govt, is aware of the high growth of Indian 
Pharmaceutical Sector in temts of production of drugs 
and pharmaceuticals in the country.

(c) and (d) All India Small Scale 'Phannaceutical 
Manufacturers' Assodatton had represented to the Govt, 
of India in regard to the apprehensions visualized by 
them that amendment to Schedule M to the Drugs and 
Cosmettes Rules, 1945 would require large scale changes 
in terms of plan, machinery and premises etc. woukJ 
lead to the cfosure of many small scale units. The fears 
expressed were not found to t>e based on facts as the 
new Schedule M does not visualize any major changes 
in respect of area, plant or machinery in raepect of tablels.

capsules, liquid orals, inhalers nomoally undertaken 1>y 
the small scale sector for manufacturing.

As such, the Indian sector of Pharnia industry has 
now acquired major share of the marltet as compared to 
multi-national companies and more than 150 Indian 
manufacturers have WHO Good Manufacturing Practices 
(GMP) Certification. Therefore, the apprehension that 
revision of Schedule M would ensure entry of multinational 
companies is unfounded.

[Translation]

Extension to Officers of Public Sector Undertakings

3733. SHRI RAJO SINGH: WHI the PRIME MINISTER 
be pleased to state:

(a) the number of officials of the public sector 
undertakings to whom extension in service has been 
granted by the Public Enterprises Selectkm Board during 
the last two years, ‘till date;

(b) the number of officials to whom extension in 
service has not been granted during the said period; and

(c) the details thereof alongwith reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS, MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) to (c) The 
Public Enterprises Selection Board does not grant any 
extension in service. However, the details of the 
recommendations made by the Board for extension/non­
extension since the year 2000 are as under

Year 2000 Year 2001 Total

No. of Extensions 
recommended

48 61 109

No. of non-Extensions 
recommended

01 03 04

Total 49 64 113

The Board makes Its recommendations on the basis 
of various inputs provided to it, by the administrative 
Ministry/Department and Public Sector Undertaking 
concerned and ACR dossiers, appraisal reports etc. and 
the perfonnance during the tenure of the offtoial.
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[EngUsh]

Misutlllsation of Funds

3734. SHRI RAMJEE MANJHI: Will the PRIME 
MINISTER be pleased to state:

(a) wtiether It Is a fact that money released to State 
Government for Central Schemes are not being used for 
anti-poverty and employment opportunities;

(b) if so, the details thereof; and

(c) the action taken by the Government in this regard‘d

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES. MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL. PUBLIC GRIEVANCES 
AND PENSIONS. MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) to (c) The 
Central Government releases funds to the State 
Governments/District Agencies for the major Centrally 
sponsored anti-poverty programmes namely SwamjayantI 
Gram Swarozgar Yojana (SGSY). Sampooma Grameen 
Rozgar Yojana (SGRY) and Swaran Jayanti Shahri Rozgar 
Yojana (SJSRY) which are designed to generate wage 
and self employment opportunities in rural and uiban 
areas of the country. In addition, the Prime Minister's 
Rozgar Yojana (PMRY) and Rural Employment Generation 
Programme (REGP) are also in operation for generation 
employment opportunities. The implementing Ministries for 
the above schemes have developed a comprehensive 
system of monitoring through various mechanisms such 
as periodic progress reports, inspection by the State 
Govemment officials. Area-Officers’ scheme. Performance 
Review Committee etc. to ensure proper utilization of 
funds by the States. Further, the release of funds is 
subject to receipt of Utilisation Certificates and Audit 
Reports. In order to improve the efficacy of the 
programmes, the anti poverty schemes have been 
restructured/redesigned from time to time.

Strikes against Privatisation of SCi

3735. SHRI HANNAN MOLLAH: Will the Minister of 
SHIPPING be pleased to state;

(a) whether Forward Seamens Union of India had 
given a call for one day strike on 22nd Febmary to 
Indian and foreign going ships of Shipping Corporation of 
India against prlvatisatk>n;

(b) whether the Government have taken any steps 
to avert the strike;

(c) if so, the details thereof; and

(d) if not. the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI SHRIPAD YASSO NAIK): (a) Yes, Sir.

(b) and (c) Yes, Sir. The Shipping Corporation of 
India Ltd. (SCI) Officers held meetings with the leaders 
of Forward Seamen’s Unton of India (FSUI) requesting 
them to withdraw the strike since policy decision of the 
Govemment regarding disinvestment of SCI can not be 
reversed. Further, SCI also sent messages to the 
controlling officers of all their vessels to the effect that 
the proposed strike would be illegal as per Merchant 
Shipping Act and the crew shall also be liable to be 
penalised, besides attracting usual penal provision of "No 
work No pay”. However, the workers Union proceeded 
with the strike.

(d) Does not arise.

Development of Port at Patna

3736. DR. MANDA JAGANNATH; Will the Minister
of SHIPPING be pleased to state: ■

(a) whether the Govemment have decided to develop 
a port at Patna on river Ganga;

(b) if so, the amount sanctioned by the Government 
for the purpose; and

(c) tile time by which the navigation is likely to be 
started both upstream and downstream from Patna?

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI SHRIPAD YASSO NAIK): (a) Yes, Sir.

(b) Govemment have sanctioned an amount of Rs. 
25.50 crores for construction of an Inland Water Cargo 
tenninal at Gaighat, Patna.

(c) Navigation from Patna is already taking place, 
though on a limited scaie. From Patna inland navigatton 
is possible upto Allahabad in the upstream and also upto 
HaWia in the downstream and further to Assam through 
inland watenvays of Bangladesh under the protocol route.

P’ranslatlon}

Funda for Mlnimuin Need Programme

3737. SHRI RAJESH RANJAN ALIAS PAPPU 
YADAV: wn the PRIME MINISTER be pleased to state:
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(a) the amounts allocatad to Bihar Qovemment by 
the Union Qovemment under minimum needs programme 
during the last three years;

(b) the amount utilized by the State during the said 
period; and

(c) the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES. MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL. PUBLIC GRIEVANCES 
AND PENSIONS. MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) to (c) The 
requisite information is being collected and will be placed 
on the Table of the House.

MTNL Employees

3738. DR. BALIRAM:
SHRI BABBAN RAJBHAR:

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state:

(a) the numtjer of officers of the Department of 
Telecommunications; Bharat Sanchar Nigam Ltd. and 
Mahanagar Telephone Nigam Ltd. who opted the 
premature retirement during the last two years;

(b) whether it is a fact that most of these officers 
have taken up Jobs in various multinational companies 
and using their contacts for the benefit of their respective 
companies; and

(c) if so. the steps taken by the Government in this 
regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) The number of offteers who 
opted for the premature retirement during last two years 
is as foltows:

Year 2000 

Yew 2001

Gnup-A

Qnup-A

66 officeis 

IISoKceis

Gmup« ISIoKoais 

Qnup« 172(

(b) and (c) Rule 10 of CCS (Pension) Rules requires 
a pensioner, who heM a Group ‘A’ post to obtain prior 
permission for acceptance of commercial employment 
wttWn a period of two years of their retirement. After 
expiry of two years no prior pennissnn is required.

The pensioner is also required to file a declaration 
with regard to acceptance/non-acceptance of commercial 
employment with the Pension Disbursing Officer on half- 
yeariy basis within the period of 2 years of his retirement. 
The fact that retired officers have taken up empkjyment 
in companies comes to the notice of Government only 
when they apply to seek permission under Rule-10 of 
CSS (Pension) Rules.

Thus, either through the mechanism of prior 
permisston for commercial employment or declaration by 
the pensioner with Pension Disbursing Offteer, Government 
comes to know of the job taken by retired officers. 
Otherwise, there is no set mechanism to check the 
activities of retired officers.

[English]

Irregularities in Granting Import Licences to 
Pharmaceutical Companies

3739. SHRIMATI RENUKA CHOWDHURY: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state:

(a) whether the attention of the Govemment has been 
drawn towards the news item captioned *^61 unearths 
DGCI-Pharma Cos nexus* appearing in the Pioneer dated 
January 17, 2002, wherein the irregularities have been 
reported to be detected by CBI in the issuance of import 
licences to the pharmaceuttoal companies;

(b) if so, the fact of the matter reported therein; and

(c) the number of persons and officers nabbed in 
this connection?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA); (a) 
Yes, Sir.

(b) and (c) CBI report referred to in the news item 
has detailed the results of the CBI raid on the resklences 
and off»e of Dr. P. Dasgupta during April, 2000 when 
he was Officers on Special Duty (OSD), having been 
transfened from the post of DCG (I) during 1999. This 
gives details with regard to the acquisltkm of property In 
Gurgaon and erqoying hospitality in the fomi of air twkets 
during some of his foreign tours by Dr. Dasgupta. The 
CBI had not examined the nature and details of 
invgularities committed by him in the issue of import 
licences to pharmaceutical companies. CBI dkJ not make 
any arrests in this case. They have only filed charge 
sheets for proeecutkm of Dr. Dasgupta and some offk;ials 
representing the drug companies, under the Prevention
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of CoiTuption Act. Dr. Dasgupta has since retired from 
service on 31st December, 2001.

Mllttary Assistance to Afghanistan

3740. SHRi G.S. BASAVARAJ:
SHRI K. YERRANNAIDU:
SHRI VIIJ^S MUTTEMWAR:
SHRI IQBAL AHMED SARADGI:

Will the Minister of EXTERNAL AFFAIRS t>e pleased 
to state:

(a) whether the Defence Minister of Afghanistan during 
his recent visit to India requested for India’s assistance 
in imparting the necessary training to their people to 
enable Afghanistan to establish its national anny;

(b) if so, whether India have agreed to help 
Afghanistan in the matter;

(c) whether modalities in this regard have been 
finalised; and

(d) if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) to (d) The Deputy Defence 
Minister in the Interim Administration of Afghanistan visited 
India from 29th January, 2002. During his visit he 
discussed with the Indian authorities aspects relating to 
India’s assistance in the reconstruction and rehabilitation 
of Afghanistan, including in the field of institution building. 
Qovemment has offered its assistance in training of 
Afghan nationals, as selected by the Afghan Interim 
Administration, in various fields. We are deciding on 
projects and other assistance in Afghanistan in close 
consultation with the Afghan Interim Administration.

Military Partnership with NATO

3741. SHRI PRABODH PANDA: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state:

(a) whether the Government have come to an 
agreement or propose for Military partnership with NATO;

(b) if so, the details thereof alongwith the purpose;

(c) whether it is not the deviation from our Non­
alignment Policy; and

(d) If so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) No, Sir. The three services have 
neither reached any agreement with the NATO (North 
Atlantic Treaty Organisation) nor do they propose to do 
so.

(b) to (d) Do not arise.

[Translation]

RlIng of Annual Immovable Property Returns

3742. SHRIMATI SANGEETA KUMARI SINGH DEO: 
Will the PRIME MINISTER be pleased to state:

(a) the number of cases where the rates regarding 
filing of Annual Immovable Property Returns have been 
violated by some officers of Category ‘A’ and ‘B’ during 
the last three years; and

(b) the action taken by the Government in this 
regard?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBUC GRIEVANCES 
AND PENSIONS, MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) and (b) 
All Group ‘A* and “B” officers are required to file Annual 
immovable Property Returns under their respective 
Conduct Rules to their Cadre Controlling Authorities. 
Violations, if any, are taken care of by these authorities. 
The information is not centrally maintained.

[English]

Utilisation of Infotech Funds

3743. SHRi P.R. KYNDIAH: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state:

(a) whether despite the direction from the Ministry of 
Rnance to all Govemment departments to expedite the 
use of their infotech budgets the sales in the pubik: 
sectors have suffered mainly due to the time consuming 
and obsolete purchase;

(b) if so, the details thereof indicating the percentage 
of utilisation of I.T. funds during the last three years, 
year-wise and Department/Ministry-wise; and

(c) the action Government propose to take to 
streamline the purchase procedure to keep pace with 
time?
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THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI PRAMOD 
MAHAJAN): (a) No, Sir.

(b) and (c) Do not arise.

Plan Allocation

3744. SHRI VIRENDRA KUMAR: Will the PRIME 
MINISTER t>e pleased to state:

(a) whether Government have increased the plan 
allocation to various States during 2002-03;

(b) if so, the extent to which it has been Increased 
in comparison to the previous financial year. State-wise; 
and

(c) the steps taken to increase the allocation for 
infrastructure during 2002-03?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES. MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS, MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) Yes Sir.

(b) The Budgetary Provision of Central Assistance 
for Annual Plan 2002-03 of the States has been increased 
from Rs. 39482.00 crore in 2001-02 (BE) to Rs. 45361 
crore in 2002-03 (BE). The State-wise allocation of Central 
Assistance is being finalised in the ongoing Chief Minister 
Level discussions for Annual Plan 2002-03.

(c) The Budgetary Provision of Central Assistance 
for Annual Plan 2002-03 of the States covers various 
schemes/programmes/projects including programmes for 
infrastructure development.

Schemes for Research and Development of Yoga

3745. SHRI ANANT GUDHE: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to 
state:

(a) whether the Government have recently reviewed 
the schemes for promotion, research and development of 
Yoga in the country;

(b) if so, the detaHs thereof, scheme-wise; and State- 
wise break-up;

(c) the details of NGOs that have received grants 
from the Government for promotkm and R&D of Yoga in 
Maharashtra alongwith their performance and funds 
utilization reports during the last three years and the 
cunent year in the State;

(d) whether any reports regarding misutilization of 
funds by these NGOs have been received; and

(e) if so, the details thereof and the action taken 
against such NGOs?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
and (b) The promotion, research and development of Yoga 
is being encouraged by the Government through the 
Central Council for Research in Yoga and Naturopathy 
(CCRYN), New Delhi and Moratji Desai National Institute 
of Yoga (MDNIY), New Delhi. Yoga institutions are being 
assisted by CCRYN for promotion, research and 
development of Yoga. The functioning of CCRYN & 
MDNIY are reviewed from time to time. Provistons made 
for CCRYN & MDNIY under plan during 2001-2002 and 
2002-2003 are as under '

(Rs. in lakhs)

2001-2002 2002-2003

CCRYN 175.00 200.00

MDNIY 109.00 450.00

Besides, this Ministry is implementing a Schenw for 
Extra Mural Research in ISM & H under which funds are 
given to accredited research institutions for undertaking 
research projects in ISM&H including Yoga. This scheme 
was reviewed and revised in the year 2001 by specifying 
the priority areas of research.

(c) A statement showing the details of NGOs In 
Maharashtra that have received grants from the CCRYN 
& this Ministry for promotion, research and development 
of Yoga during the last three years are attached. No 
funds have been released to these NGOs during the 
current financial year. The working of these NGOs and 
funds utilization reports are found satisfactory.

(d) No, Sir.

(e) Does not arise.
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(Amount in lakh rupees)

SI.No. Name of NGOs Title of the project/schenw Funds
released

1 2 3 4

1. Kaivalyadhama SMYM Samlti, 
Lonavla.

Project titled To evaluate the efficacy of Yoga 
treatment with or without Bio-feedback 
procedures in the management of three 
disorders”.

0.635

2. Kaivalyadhama SMYM Samiti, 
Lonavla.

P rc ^  titled “Randomised controlled trial to 
detennine the efficacy of Yoga therapy as 
compared to the conventional diet and aerobk: 
exercise treatment in the case of obesity”.

0B.69

3. Lokmanya Medial Research Centre, 
Pune.

Project titled “Role of Yogk; practices in the 
management of patients with chronic 
backache problems with particular reference 
to activity related efficiency”.

06.00

4. Lonavla Yoga Institute, Lonavla. Project titled “Encyclopaedia of Tradittonal 
Asanas*.

05.00

S. Lonavla Yoga Institute, Lonavla. Project titled “Hathatatvakaumudi of 
Sundaradeva-A Critical Editton*.

04.00

6. Shri Ram Naturopathy College and 
Sailila Nature Cure Hospital & 
Research Centre, Aurangabad.

Conducting one Year Diptoma Course in Yoga 
& Naturopathy.

04.00

7. Sangamner Nagar Palika Arts, 
Science & Commerce College, 
Ahmednagar District.

-do- 06.86

0. Tatya Saheb Ghatage Charitable 
Trust, Sangli.

-do- 06.00

9. Shrl Ayurved Mahavidyalaya, Nagpur. -do- 05.64
10. Ayurvedic Medical College, Qanga 

Education Society, Kolhapur.
-do- 05.99

11. Shri Hanuman Vyayam Prasarak 
Mandal, Amravati.

-do- 06.00

12. Naturopathy Hospital, Gondia. Setting up of Treatment-cum-Propagation 
Centre. 06.00

13. Nagarjuna Yoga & Naturopathic 
Centre, Akila Bharatiya VkJya Sanskriti 
Utkarsha Mandat, Nagpur.

Setting up of 5-bedded Patient care Centre'. 01.00
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14. Shri Ram Naturopathy Collage and 
Sailila Nature Cure Hospital & 
Research Centre, Aurangabad.

15. Kamala Arogya Mandir, Yeovatmal.

16. Shree Hanuman Vyayam Prasarak 
Mandal, Amaravati.

17. Kaivalyadhama SMYM Samlti, 
Lonavla.

Setting up of 5-bedded Patient care centre 01.63

Setting up of 10-bedded Patient Care Centre. 03.16

-do- 03.26

Publication of “Yogic Concordance’. 00.75

Panel Report on Mission to Moon

3746. DR. S. VENUGOPAL: Will the PRIME 
MINISTER be pleased to state:

(a) whether the national panel of experts looking into 
various aspects of missk>n to moon has submitted its 
report to the Government;

(b) if so. the broad outlines of the report; and

(c) the manner in which the mission to moon would 
help the common man and the country?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES. MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBUC GRIEVANCES 
AND PENSIONS. MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) No. Sir.

(b) Does not arise.

(c) The proposed mission to moon is expected to 
provide an impetus to the advaricement of science In 
India, a challenge to technok)gists and a possible new 
dimension to intemattonal cooperatton. The mission can 
also serve as a test bed for future missions that coukl 
be undertaken by India to explore the outer world in the 
new millennium, thus providing challenging opportunities 
to the younger generation scientists of the country. The 
mission is also expected to result in the development of 
new technologies that could have various spin-off 
appifcations, whfch could be of direct relevance to the 
common man.

Core Qroup on Terrorism

3747. SHRI P.S. QADHAVI: Will the PRIME 
MINISTER be pleased to refer to the reply gh«n to 
Unstarred Question No. 2493 dated December 5. 2001 
and to state:

(a) the details of the compositwn of the Core Group;

(b) whether any progress has been made in 
combating terrorism activities by this Core Qroup; and

(c) If so. the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS. MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) The Core 
Group on Terrorism set up by Central Bureau of 
Investigation (CBI) is headed by Additional Director, CBI 
to be assisted by concerned Joint Directors. Deputy 
inspector General and Superintendents of Poltee of CBI 
connected with the investigation of ten-orlst related crimes.

(b) and (c) CBI Is in regular touch with Interpol and 
other international agencies to collect intelligence and 
infonDation on intematk>nal tenrorlst outfits.

Revenue from Hyderabad Telecom Circle

3748. SHRI A. BRAHMANAIAH; WHI the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state:

(a) the revenue accmed to BSNL from Hyderabad 
Telecom in 2000-2001 and 2001-2002;
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(b) whether BSNL has asked Hyderabad Telecom to 
submit a plan with regard to enhancing of revenue in the 
current fiscal year,

(c) if so, whether the plan submitted by the 
Hyderabad Telecom has been studied by BSNL:

(d) it so, the details thereof;

(e) whether it is a fact that BSNL has not been able 
to offer effective competKlon to the private companies in 
the area; and

(f) if so, the steps taken to compete with private 
telecom companies In Hyderabad?

THE MINISTER OF STATE IN THE fWIINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKOAR); (a) The accrued revenues during
1.10.2000 to 31.3.2001 and 2001-2002 by Hyderabad 
Telecom are Rs. 416.91 crores and Rs. 860.10 crores 
(provisional) respectively.

(b) No, Sir. There is no specifk: Instniction from BSNL 
(HQ) to this effect.

(c) and (d) Do not arise in view of (b) above.

(e) and (f) As can be seen from (a) above, BSNL 
has been able to improve its revenues during 2001-02 
through effective service levels. Efforts are however on 
to improve this further. Steps taken to compete with 
private telecom companies in Hyderabad include the 
foHowing:

(I) BSNL is providing services like ITC cards and 
ISDN, for which marketing agents are engaged. 
In additk>n, the following services are provided 
through BSNL’s nrarketing wing;

(a) Leased Circuits

(b) Internet

(c) Centrex

(d) Phone Plus

(e) WLL Phones

(ii) Discounts to commercially important customers 
and corporate customers are being offered.

(Hi) Optical Fibre connectivity is being provWed to 
customers. New facilities like MLLN are being 
put to use to improve services.

(iv) A drive has been initiated to collect the 
outstanding amounts from defaulters.

RPO, Ahmcdabad

3749. SHRI SAVSHIBHAI MAKWANA; Will the 
Minister of EXTERNAL AFFAIRS be pleased to state;

(a) the number of passport applications received 
during 1999-2000, 2000-2001 and 2001-2002 up to 
February 2002 at Regional Passport Office, Ahmedabad, 
month-wise;

(b) whether the same have not been cleared so fan

(c) if so, the reasons therefor; and

(d) the steps taken or proposed to be taken for their 
expeditious disposal?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) The number of passport 
appltoatlons received during the year 1999-2000, 2000­
01 and 2001-02 up Febniary 2002 is given below:

Month 1999 2000 2Q01 2002

January 11468 13524 16649 13524

February 14476 18732 15537 18732

March 16835 19087 19926 19087

April 14087 16533 18284 -

May 14137 20984 22920 -

June 13834 16562 22718 -

July 14588 10660 28769 -

August 15701 11643 26710 -

September 14680 15909 16853 -

Octolser 15037 10576 17812 -

November 11040 15755 14623 -

December 14656 '19361 15010 -

Total 170539 189327 235811 51343
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(b) Details about ttie number of applications deared 
during the above years are given below:

Year
(April-March)

No. of applications cleared

1999-2000

2000-2001 

2001-2002

162969

147210

186904

(c) The reasons for high pendencies are the following:

(i) The number of passport applications rose to 2.36 
lakhs in the year 2001 from 1.89 lal<hs in the 
year 2000 and 1.46 lakhs in the year 1997.

(ii) The deployment of staff and officers at Regional 
Passport Office, Ahmedabad has not been 
commensurate with this increase in passport 
applications.

(iii) There was a Central Bureau of Investigation raid 
on the Ahmedabad Passport Office in the year 
2000 and several officers were arrested and are 
under suspension. The continuing investigation 
and inquiry has made the staff extra cautious 
and circumspect.

(d) The Qovt. is coping with the increasing volume 
of work by a greater degree of computerisation, 
introduction of machine writing of passports and deputing 
from time to tinw additional staff from other Passport 
Offices to Regional Passport Office, Ahmedabad. A task 
force has been set up to clear the pendency at regional 
Passport Office, Ahmedabad.

The necessary infrastnjcture like computers, scanners, 
passport printers, etc. has also been augmented at the 
Regional Passport Office, Ahmedabad to clear the 
pendency.

Passport services in India have been decentralised, 
according to which passport applteaWons can be deposited 
in the offk:e of District Magistrate or Superintendent of 
Poltee in all district Headquarters. Besides, since the 
Passport Office at Ahmedabad is over burdened, part of 
the work would be shifted to Surat where a new passport 
offk:e is proposed to be set up as soon as possible. 
Decentralisation and distribution of workload of Passport 
Office, Ahmedabad will result in improvement of passport 
services in the State.

Income from Sale of Competition Post Cards

3750. SHRI P.D. ELANQOVAN: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state:

(a) the income generated through the sale of 
competition post cards during each of the last three years, 
State-wise;

(b) whether it is a fact that Tamil Nadu’s contribution 
is the highest in the country;

(c) if so, the details thereof;

(d) whether the Government have chalked out any 
special schemes or devek>pmental worits in Tamil Nadu 
as an incentive to be launched from the income generated 
from the sale of Competition Post Card; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) to (c) The desired infomuitkm 
is not readily available. It is being collected and will be 
laid on the Table of the House.

(d) and (e) All development worit in the Department 
of Posts is executed under Plan Budget for the concerned 
year in consultation with Planning Commission. It is 
independent of the income generated from the sale of 
postage stamps and postal stationeiy including competition 
post cards.

[Transiatlon]

Pending Scheme of H.P.

3751. SHRI SURESH CHANDEL: Will the PRIME 
MINISTER be pleased to state:

(a) the details of various schemes pertaining to 
Himachal Pradesh pending with the Union Government 
for clearance;

(b) the action taken by the Goveniment thereon so 
far, and

(c) the time t>y which the decision is likely to be 
taken on these schemes?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES. MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
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AND PENSIONS, MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) and (b) 
Various proposals/schemes of Himachal Pradesh relating 
to Agriculture, Industries, Roads and bridges. Tourism & 
Civil Aviation, Food & Supplies, Education, Youth Services 
& Sports, Mountaineering & Allied Sports, Krishi 
VIshvavidyalaya, Horticulture Deptt., Power, Ayurveda, I 
& PH Deptt. and Environment Project & Pollution Control 
Board are reported to be under process/consideration with 
various Ministries/Departments of the Government of India. 
Necessary action is being taken on them by these 
Ministries/Departments.

(c) As a number of Departments/Ministries are 
involved, it is not possible to indicate a precise time- 
schedule.

[English]

Opening of Skin Banks

3752. SHRI PRAKASH V. PATIL: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government are considering to open 
Skin Banks on the line of Blood Banks;

(b) whether such Banks would be opened at Mumbai 
and other Metro Cities where suitable facilities are 
available to facilitate the opening of such banks; and

(c) if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
No such proposal is under consideration.

(b) Does not arise.

(c) Does not arise.

Unrecogniaad Dental Colleges in Gujarat

3753. SHRI DILEEP SANGHANI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state 
the names and number of Dental Colleges whose 
applications for recognition are pending in the DCI from 
Gujarat State?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): No 
applteation for recogrttton of degree of a dental college 
from Gujarat is pending in the DCI.

[Translation]

Toll Tax on National Highways

3754. SHRI CHINTAMAN WANAQA:
SHRI RAMPAL SINGH:
SHRI PADAM SEN CHOUOHRY:

Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) whether the Government propose to levy toll tax 
on all the four lane National Highways, bye-passes and 
meyor bridges;

(b) if so, the details thereof;

(c) the additional income estimated to be earned 
therefrom;

(d) whether the Govemment also propose to invite 
investment from the private sector for BOT based project; 
and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE* MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. 
(RETD.) B.C. KHANDURI): (a) and (b) Levy of user fee 
on four lane National Highways, bypasses and bridges is 
proposed as under

(I) Conversion of existing two lane Nattonal Highway 
Sections into four lane facility.

(ii) All bridges costing more than Rs. 100 lakh each 
completed and opened to traffic after 1st May, 
1992 but before 4th December, 2001 and all 
bridges costing more than Rs. 500 lakh each 
completed on or after 4th December, 2001.

(ii) All four lane projects, bridges and bypasses 
taken up on BOT.

(c) Since most of the projects proposed for levy of 
user fee are under implementation, it is too eariy to 
estimate the additional income from user fee. During 2001­
2002 (upto Feb. 2002, an amount of Rs. 115.58 crore 
was collected from user fee on National Highway projects 
excluding projects taken up on BOT for which user fee 
is retained by the entrepreneur.

(d) and (e) The Govemment already has a policy for 
parttelpatton of private sector in the devetopment and 
maintenance of National Highways on BOT basis. 29
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projects costing about Rs. 4600 crore have been 
undertaken on BOX.

[English]

Infant Mortality Rate

3755. SHRI HARIBHAI CHAUDHARY:
SHRI K. YERRANNAIDU:
DR. N. VENKATASWAMY:

WUI the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether Government have reviewed the success 
achieved in various Health care programmes launched 
by Government to bring down infant mortality rate, birth­
rate and to increase the life expectancy during the Ninth 
Five Year Plan;

(b) if so, the details thereof. State-wise;

(c) whether these programmes have not achieved 
the targets fixed for the purpose;

(d) if so, the reasons therefor;

(e) the remedical measures taken/proposed to be 
taken by the Government in this regard; and

(f) the details of the projection made thereon for 
Tenth Five Year Plan?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA); (a) 
and (b) Family Welfare/Reproductive & ChiM Health (RCH) 
Programme is an ongoing continuous programme 
implemented in all the States and U.T.s. in India. Under 
this overall programme, several interventions have been

introduced from time to time mainly to reduce infant 
mortality rate, birth rate, death rate and to increase the 
life expectancy. Impact of these programmes have been 
assessed through various sun/eys including the latest 
household survey called National Family Health Suwey 
(1996*99) and Rapid Household Surveys (1996 & 1999). 
Apart from these survey results, demography Indicators 
like Crude Birth Rate (CBR) and Infant mortality Rate 
(IMR) are regularly reviewed as impact indicators of the 
programme implementation. Statements I, II & III showing 
IMR, CBR for 1996 to 2000 and Life Expectancy for 
1996-2001 and 2001-2006 are enctosed.

(c) and (d) During the Ninth Plan, target which has 
been fixed for IMR & CBR and the latest position of 
achievement are show below:

Target In 9th Plan Latest position (SRS, 2000)

IMR 56-50 66

CBR 24-23 25.8

(e) Under the current RCH programme sonw of the
important interventions whteh are under implementatton 
are as follows:

(i) Essential Obstetric Care.

(ii) Emergency Obstetric Care. .

(iii) 24 hours Delivery Services at Primary Health 
Centres and Community Health Centres.

(iv) Dia Training.

(V) RCH Camps.

(vl) New bom care.

(f) Targets for IMR and CBR tor 10th Plan are 45 
and 21 respectively.

Statement I

Infant Mortality Rate (IMR)

SI.No. States 1996 1997 1996 1999 2000*

1 2 3 4 5 6 7

1. Andhra Pradesh 65 63 66 66 65

2. Assam 74 76 76 76 75

3. Bihar 71 71 67 63 62

4. Gujarat 61 62 64 63 62
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1 2 3 4 5 6 7

S. Haryana 68 68 70 68 67

6. Karnataka 53 53 58 58 57

7. Kerala 14 12 16 14 14

6. Madhya Pradeah 97 94 98 90 88

9. Maharashtra 48 47 49 48 48

10. Orisaa 95 96 98 97 96

11. Punjab 51 51 54 53 52

12. Rajasthan 85 85 83 81 79

13. Tamil Nadu 53 53 53 52 51

14. Uttar Pradesh 85 85 85 84 83

15. West Bengal 55 55 53 52 51

16. Himachal Pradesh 62 63 68 62 60

17. Jammu & Kashmir NA NA 45 NA 50

Alt India 72 71 72 70 68

Soutm; 8RS 1999.

Statement II

Crude Birth Rate (CBR)

SI.
No.

StatesAJnion
Tenritories

1996 1997 1998 1999 2000*

1 2 3 4 5 6 7

1. Andhra Pradesh 22 & 22.5 224 21.7 213

2. Assam 21£ 28.2 27.9 27.0 26.9

3. Bihar 32.1 31.7 31.1 304 31.9

4. Qujarat 25.7 25.6 25.5 254 25.2

5. Haryana 28£ 283 21 h 2b£ 26.9

6. Karnataka 23.0 22.7 22a 223 22.0

7. Kerala 18jO 17.9 183 18.0 17.9
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1 2 3 4 5 6 7

8. Madhya Pradesh 323 31.9 30.7 30.7 ' 312

9. Maharashtra 234 23.1 225 21.1 20.9

10. Orissa 27.0 265 25.7 24.1 243

11. Punjab 23.7 234 224 215 215

12. Rajasthan 32 A 32.1 31.6 31.1 31.2

13. Tamil Nadu 19J 19.0 192 193 192

14. Uttar Pradesh 34.0 335 324 32.1 323

15. West Bengal 22 S 224 213 20.7 20.6

16. Arunachat Pradesh 21.9 214 225 223 223

17. Delhi 21.6 21.1 194 203 203

18. Goa 144 14.2 143 143 143

19. Himachal Pradesh 23.0 22 Jb 22.6 233 22.1

20. Jammu and Kashmir NA NA 19.9 NA 195

21. Manipur 19.6 19.7 19.0 18.6 183

22. Meghalaya 304 302 29.2 28.7 285

23. Mizoram NA NA 153 17.0 16.9

24. Nagaland NA NA 11.9 113 NA

25. Sikkim 20.0 193 20.9 21.6 213

26. Tripura 184 183 17.6 17 165

27. A&N Islands ^SS 18.6 17.7 18.1 19.1

28. Chandigarh 175 183 17.9 17.9 175

29. D&N Haveli 28.9 282 34.1 324 34.9

30. Daman & Diu 21.6 24.9 21.7 26.9 23.7

31. Lakshadweep 234 22.9 23 X) 25.1 26.1

32. Pondicherry 18.1 184 18.2 17.7 173

All India 275 272 265 26.1 253

'Provisional 
Souroa: SRS.
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Statement III

Projected Levels of the Expectation of Life at Birth (eo), 1996-2006

Major States Male Female

1996-2001 2001-2006 1996-2001 2001-2006

Andhra Pradesh 6135 62.79 63.74 65.00

Assam 5734 58.96 5834 6037

Bihar 6355 6 5 ^ 62S>7 64.79

Gujarat 6153 63.12 62.77 64.10

Haryana 6337 (AM 6739 6930

Karnataka 61.73 6243 6536 6644

Kerala 70A9 71.67 75.00 75.00

Madhya Pradesh 5633 59.19 57.21 58X)1

Maharashtra 6531 66.75 68.19 69.76

Orissa 58 52 60.05 58.07 * 59.71

Punjab 68.39 69.78 7140 72.00

Rajasthan 6032 62.17 6136 6230

Tamil Nadu 6521 67.00 6758 69.75

Uttar Pradesh 61.20 6354 61.10 64.09

West Bengal 6450 66.08 67.20 6934

India (Pooled) 6230 6337 6S27 66.91

India 6236 64.11 6339 6543
Source: Raport of th« Technical Group on Population Prelections. 1996, RQ India. 

[Translation)

AyurvMlle ColtogM

(b) whether the Government have received any 
proposals from the State Qovemments for opening of 
Ayurvedic colleges; and

3756. YOGI ADITYA NATH:
SHRI BRULAL KHABRI:

Will the Minister of HEALTH AND FAMILY WELFARE 
iw pleased to state;

(a) the number of Ayuivedic coHeges in the country 
as on date, State-wise;

(c) if so, the details thereof. State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA); (a) 
As on 31.3.2001, there were 196 Ayurvedic Colleges 
functioning in the country. State-wise list of Ayurvedic 
Colleges is enclosed as Statement.
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(b) The permission of Central Qovemment is rtot for 
necessary starting a new Ayurvedic College.

(c) Does not arise.

Statmwnt

Stat»-wls9 list of Ayurvedic College as on 31.3.2001

S.No. State College

1. Andhra Pradesh 04

2. Assam 01

3. Bihar 11

4. Chhattisgarh 01

5. Chandigarti 01

6. Delhi 01

7. Goa 01

8. Gujarat 10

9. Haryana 05

10. Himachal Pradesh 01

11. Jammu & Kashmir 01

12. Jhari(hand 01

13. Karnataka 45

14. Kerala 05

15. Madhya Pradesh 09

16. Maharashtra 58

17. Orissa 06

18. Punjab 09

19. Rajasthan 04

20. Tamil Nadu 06

21. Uttar Pradesh 11

22. Uttaranchal 03

23. West Bengal 02

Total 196

[English]

Setting up of a Common International Qatewaya

3757. SHRI RAM PRASAD SINGH:
SHRI IQBAL AHMED SARADQI:
SHRI G. MALLIKARJUNAPPA:
SHRI G.S. BASAVARAJ:

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleaed to state:

(a) whether the Govemment have mooted a proposal 
to set up a common international gateways in India that 
could connect all the Aslan countries to the global internet;

(b) if so, whether the financial assistance for the 
project has been sought from the Development Gateway 
Fund of the Worid Bank;

(c) whether the proposal is a corollary to the 
recommendations made by the United Nation's ICI Tasic 
Force for bridging the digital divide; and

(d) if so, the time by which a final decision in this 
regard is likely to be taken?

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI PRAMOD 
MAHAJAN): (a) to (d) World Bank has set up 
Development Gateway Foundation with objective to focus 
on bridging the digital dlvMe and promote sustainable 
devetopment and poverty reduction.

India has become one of the founder memlsers of 
the Fourtdation. A Research and Training Centre of the 
Foundation has been proposed to t>e set up In India in 
order to achieve the above objective.

The proposed Research and Training Centre of the 
Development Gateway Foundation is expected to become 
operattonal by the end of financial year 2002-03.

Establishment of Cytier Regulation 
Appellate Tribunal

3758. SHRI NARESH PUGLIA: WHI the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state:

(a) wtiether there is a provision in the lnformatk>n 
Technology Act for establishment of a Cyber Regulations 
Appellate Tribunal;
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(b) if so, the details thereof;

(c) whether the said Tribunal has since been 
established;

(d) if so, the details thereof alongwith its composition;
and

(e) If not, the time by which this is lil<ely to be 
established?

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI PRAMOD 
MAHAJAN); (a) and (b) Under Section 48 of the IT Act 
2000 there is a provision for setting up of one or more 
Cyber Regulation Appellate Tribunals (CRAT) by the Central 
Government specifying the matters and places in relation 
to which CRAT may exercise its jurisdiction. Chapter X 
of the IT Act 2000 provides details on this subject.

(c) to (e) The said Tribunal has not yet been 
established. It is envisaged to be set up as and when 
the need arises.

(Translation]

Deficiency of Iodine

3759. SHRI GIRDHARI LAL BHARGAVA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state:

(a) whether the Govemment have conducted any 
survey regarding deficiency of iodine in some areas of 
Rajasthan; and

(b) if so, the number of regions identified as iodine 
deficiency regions in the State?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
and (b) Yes Sir. The Directorate General of Health 
Services in association with the State Health Directorate, 
Rajasthan have conducted Iodine Deficiency surveys in 
three districts of the State namely Udaipur, Bilcaner and 
Kota. Results of surveys have revealed that all these 
three districts are endemic where the prevalence rate, of 
iodine Deficiency Disorders is nwre than 10%.

Finallsation of Tenth Five Year Plan

3760. SHRI NAWAL KISHORE RAI:
DR. SUSHIL KUMAR INDORA:

Wilt the PRIME MINISTER be pleased to state:

(a) whether the Planning Conimisslon had taken a 
decision to give final shape to Tenth Five Year Plan by 
April 2002;

(b) if so, the reasons for delay in giving final shape 
to the Tenth Five Year Plan so far; and

(c) the date by which it is likely to be given final 
shape?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES. MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL. PUBLIC GRIEVANCES 
AND PENSIONS, MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) to (c) The 
detailed Tenth Five Year Plan based on the Approach 
Paper approved by the National Development Council 
(NDC) is being finalized. The Tenth Plan began from 1st 
April, 2002. The priorities and strategy of the Plan are 
reflected in the Annual Plan 2002-03, whksh has been 
presented in the Union Budget. The preparation of the 
Five Year Plan is a consultative process involving a large 
number of interest groups including the Central Ministries 
and the State Govemments. As a part of this process, 
27 Steering Committees and 98 Working Groups were 
constituted by the Planning Commisssion. The 
recommendations of these Steering Committees and 
Working Groups are being appropriately incorporated in 
the Tenth Plan. Some of the State Govemments are yet 
to submit their Tenth Plan Proposals. The draft Tenth 
Plan is likely to be placed before the NDC during the 
cun-ent financial year.

lEnglish]

Funds for Qokul Gram Yo}ana

3761. SHRI MADHUSUDAN MISTRY: WiB the PRIME 
MINISTER be pleased to state:

(a) the funds allocated by the Unton Govemment to 
Gujarat Govemment for Gokul Gram Yojana during 2001­
2002;

(b) the number of villages coveted under the scheme
during the said period; and

(c) the additional funds 4>roposed to be altocated for 
the year 2002-2003?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN
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THE MINISTRY OF PERSONNEL. PUBLIC GRIEVANCES 
AND PENSIONS, MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) The Gokul 
Gram Yojana (GGY) is a State Plan Scheme launched 
by the State Government of Gujarat. The agreed outlay 
for GGY was Rs. 63.59 crore during 2001-2002, which 
was subsequently revised to Rs. 52.64 crore as proposed 
by the State Government. This includes an Additional 
Central Assistance (ACA) of Rs. 30.00 crore provided by 
Centre.

(b) 7334 villages were covered under GSY during
2001-2002.

(c) The funds for GGY in 2002-2003 would be 
decided at the time of the Annual Plan meeting.

Medical/Dental College*

3762. DR. C. KRISHNAN: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state:

(a) the particulars of the Members of Medical Council 
of India and Dental Council of India;

(b) the number of Medical Colleges and'Dental 
colleges opened during the last three years in the country 
alongwith the date of approval of affiliation of each college. 
State-wise;

(c) the number of seats in each Dental and Medical 
College;

(d) the hospital beds available in each medical 
college;

(e) whether the Govemment propose to appoint a 
review committee to look into the functioning of 
controversial medical and dental colleges in the country; 
and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA); (a) 
Particulars of the members of the Medteal Council of 
India and Dental Council of India are given in the 
enclosed Statements-I & II respectively.

(b) to (d) 24 New Medical Colleges and 36 new 
Dental Colleges have been established during the years
1999-2001. The affiliation of the Medical/Dental Colleges 
with the Universities is granted by the University 
concerned. A list of all the new medical colleges opened 
during the years 1999 to 2001 alongwith the date of 
permission granted by the Central Govemment, number 
of MBBS seats allowed and the number of hospital beds 
available in each of these colleges is given in the 
enclosed Statement-Ill. A list of all the new dental colleges 
opened during the years 1999-2001 alongwith the date 
of permission granted by the Central Govemment and 
the number of BDS seats allowed in these colleges is 
given in the enclosed statement-IV.

(e) and (f) There is no such proposal with the Central 
Govemment. In any case, the Medical Council of India 
and the Dental Council of India are empowered to take 
necessary action to maintain the standards of medical/ 
dental education in the country. The medical/dental 
colleges are advised by them to remove the defteiencies 
with regard to infrastructural facilities etc.. if any, pointed 
out by the Council’s Inspectors during their periodk»l 
inspections with a view to ensure that the Regulations of 
the Councils are adhered to.

Statement-1

Nominated undw SMtlon 3(1 Ka) 
Representing State Govemment

Medical Council of India 

List of Memt>m

S. Date of Election/ Name & Address Constituency Date of expiry
No. Nomination of term

1 2 3 4 5

1. 10.08.1999 Dr. S.N. Mishra. Orissa Govt. 09.08.2004
Prof. & Head. Deptt. of 
Cardio-Thoradc Surgery. 
S.C.B. Medk»l College 
Cuttack-753007.
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2. 16.10.2000

3. 04.04.2000

4.

5.

6.

7.

9.

10.

01.01.1999

01.06.2001

24.03.2000

28.02.2001

06.05.2001

16.10.2000

14.06.2001

Or. O.K. Sharma,
Prof. & Head of the 
Department of Paediatrics, 
L.LR.M. Medical College, 
Meerut-250004.

Dr. P.O. Kesavankuty 
Nair,
Vice President, MCI,
Prof. of Psychiatry and 
Supdt., Alaknanda Kumara 
Puram Medk:al College P.O., 
Thiruvananthapuram*695011. 
Kerala.

Or. Shiv Gautam, 
Superintendent & Head 
of Oeptt. of Psychiatry 
Manorog Chikitsalaya,
Jaipur.

Or. J.R. Kher 
901/C, Khare Town, 
Oharampeth,
Nagpur-440010.

Dr. C.S. Jayachandran 
Director of Medical 
Education, Govt, of 
Tamil Nadu, I Block, No. 52, 
Anna Nagar-East, 
Chennai-600 102.

Dr. Amrith Lai 
3-4-668, Barkatpura, 
Hyderabad-500027.

Or. B.C. Chhaparwal 
Vice-Chancellor,
Devi Ahilya Vishwavidyalaya, 
R.N. Tagore Marg,
Indore-452 001 (M.P.)

Dr. Dhrul>ajyoti Bora 
Mahatma Gandhi Road, 
Dispur, Christian Basti, 
Guwahati-781 005, Assam.

Dr. Indrajit Ray
P/17, South End Garden,
P.O. Garia,
Cateutta-700 017.

U.P. Govt.

Kerala Govt.

Rajasthan Govt.

T.N. Govt.

Andhra Pradesh 
Govt.

M.P. Govt.

Assam Govt.

West Bengal 
Govt. .

15.10.2005

03.04.2005

31.12.2003

Maharashtra Govt. 31.05.2006

23.03.2005

27.02.2006

07.05.2006

15.10.2005

07.08.2004
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11. 17.06.1999

12.

13.

01.04.1997

17.12.1997

14.

15.

16.

23.03.1998

18.08.1998

15.02.1999

17. 23.10.1998

18. 04.12.2001

19. 23.12.1999

Dr. K.S. Chugh,
Emeritus Professor, Director, 
National Kidney Clinic and 
Research Centre,
601, Sector-18,
Chandigarh-160018.

Dr. S.R. MaralihalU,
1990, M.C.C. ’A’ Block, 
Davangere-577 004. 
Karnataka.

Dr. Surendra Kumar 
Sinha
House No. B/2,
Sector D/1 Kankaibagh, 
Patna-800 020.

Or. Amritlal Kalidas 
Patel,
Vijapur (N.G.) Distt., 
Mahesana, Gujarat.

Dr. Mehraj Uddin,
Director, Sher-I-Kashmir 
Instt. of Medical Sciences, 
Srinagar.

Dr. Kartar Singh 
Prof. & Head,
Department of Gestro., 
Postgraduate Institute of 
Medtoal Educatton & 
Research, Chandigarh.

Or. S. Imkong Tushi AO, 
Health Clink;,
NH By Pass, Purana Bazar, 
Disnapur-797112,
Nagaland.

Dr. C. Das
Honorary Adviser on Health 
to the Govt, of Meghalaya, 
C/o Dr. A.K. Das,
Eye Specialist, Thana Road, 
Police Bazar.
Shillong-793001.

Dr. T.R. Gyatso,
Principal Director,
Health Sen^s,
Govt, of Sikkim,
Ganglok-737 101.

Puf̂ ab Govt. 16.06.2004

Karnataka Govt.

Bihar Govt.

31.03.2002

16.12.2002

Gujarat Govt.

J & K Govt.

Haryana Govt.

22.03.2003

17.08.2003

25.02.2003

Nagaland Govt. 22.10.2003

Meghalaya Govt. 03.12.2006

Sikkim Govt. 22.12.2004
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1 2 3 4 5

20. 14.06.1998 Dr. M. Amusna Singh, 
MCI, l̂ ember,
Hijam Oewan Lelkai 
Thangmelband, 
lmphal-795 001 (Manipur).

Manipur Govt. 13.06.2003

21. 08.03.2001 Dr. Mahendra Nath, 
House No. 48, Sector-11, 
Punchkula-134112.

H.P. Govt. 11.03.2004

22. 19.04.2000 Dr. Mrinal Kanti Bhowmik, 
Director of Family Welfare & 
Preventive Medicine,
Govt, of Tripura,
Pandit Nehru Complex, 
Gorlthabasti, P.O. Kunjaban, 
Agartala, Tripura (West).

Tripura Govt 18.04.2005

23. 10.04.2001 Dr. U.G. Nachlnolcar, 
“Anantdeep", H.No. E-473, 
Odiem Bhat, Talelgao, 
P.O. Caranzalem,
Goa-403 004.

Goa Govt. 09.04.2006

24. 12.09.1996 Vacant Arunachal Pradesh 
GovL

11.09.2001

25. 27.07.1999 Dr. Prem Agganwal, 
72, Ansari Road, 
Darya Qanj,
New Delhi.

Govt, of NCT 
Delhi

26.07.2004

26. 23.05.2001 Dr. Anil Kumar Shamia, 
Senior Health Officer, 
Dehradun (Uttaranchal).

Uttaranchal
Govt.

22.05.2006

27. 07.06.2001 Dr. Pramod Singh,
T.B. Hospital Campus, 
TATIBANDH,
Sarona, Raipur (Chhattisgarh).

Chhattisgarh Govt. 06.06.2006

Elected Under Section 3(1 )(b)

Representing Univereitlei:

1. 30.07.1968 Deleted
(Vide Central Govt.
Notification No.-V. 11013/1/ 
2000-ME (UG) dated 25/7/2000)

Vikram Univ. 05.02.1970

2. 21.07.2000 Dr. (Mrs.) Rani Bhaskaran, 
Professor & Head,
Deptt. of Neurology, Medical 
College, Thiruvananthapuram.

Kemta Univr 20.07.2005
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1 2 3 4 5

3. 05.04.1964 Deleted
(Vide Central Govt.
Notification No. V. 11013/1/ 
2000-ME (UG) dated 27/3/2000)

Madras Univ. 04.04.1989

4. 16.04.1996 Deleted
(Vide Cenral Govt.
Notification No.- V. 11013/1/1 
2000-ME (UG) dated 17/S/2000)

Karnataka Univ. 19.07.1997

5. 24.03.1999 Dr. B. Ray Choudhuri, 
Naba Kailash,
Rat No. 9F,
55/4, Ballygunj,
Circular Road, 
Calcutta-700 019.

Calcutta Univ. 23.03.2004

6. 10.09.1991 Vacant Agra Univ. 09.09.1996

7. 14.03.1996 Vacant Bombay Univ. 16.07.1999

8. 21.12.1977 Deleted
(Vide Central Govt.
Notification No.-V. 11013/1 
/2000-ME (UG) Dated 17/7/2001)

Andhra Univ. 05.10.1981

9. 25.03.2001 Dr. S.K. Sharma 
Kotf)i No. 37, Sector-4, 
Chandlgarti

Punjab Univ. 24.03.2006

10 04.04.1996 Vacant Utkal Univ. 03.04.2001

11. 10.09.1991 Vacant Gujarat Univ. 09.09.1996

12. 04.11.1994 Deleted
(Vide Central Govt.
Notification No.-V.l 1013/1/ 
2000-ME (UG) dated 19/7^001)

Osmania Univ. 03.11.1999

13. 18.07.1994 Vacant Rani Durgawati 
Vishwavidyalaya

17,07.1999

14. 06.04.1984 Deleted
(Vide Central Govt.
Notification No.11013/1/
2000-ME (UG) dated 27/3/2000)

S.V. Univ. 22.06.1986

15. 30.12.2000 Dr. Munindra Mofian Deka 
Principal,
Gauhati Medical College, 
Gauhati-789 032.

Gauhati Univ. 06.01.2004
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16.

17.

18.

19.

20.

21.

22.

24.

25.

26. 

27.

31.03.2001

18.01.1997

17.03.2000

10.12.1996

28.09.1998

27.03.1997

02.03.1997

23. 23.11.1998

30.03.2001

09.07.1995 

02.02.1998

19.10.1995

Or. Ved Prakash Mishra,
17, Postal Audit Colony,
Rana Pratap Nagar,
Nagpur-440 022.

Dr. U.C. Samal,
10, Chajju Bag,
Patna-800 001.

Dr. Pawar Vasant Nivruthi 
“Gautem*
Shushrut Hospital,
Sharanpur Road,
Naslk-422002.

Vacant

Deleted
(Vide Central Govt.
Notification No.-V. 11013/1/ 
2000-ME(UG) dated 19/7/2001)

Dr. S.K. Mittal,
Head, Deptt. of Paediatrics, 
Maulana Azad Medical College, 
New Delhi-110 002.

Dr. Gajendra Kishore 
Thaltur,
Assoiate Profesosr 
of Radiology,
S.K. Medical College, 
Muzaffarpur,
Bihar-842 004.

Dr. P.M. Jadhav,
153, Nandanvan Colony, 
Cantonment,
Auraganbad-431 001.

Vacant

Vacant

Vacant

Prof. U.S. Sinha 
Prof. & Head of 
Forensic Medicine Deptt. 
Professor Niwa8-6,
M.L.N. Medical CoUege, 
Allahabad-211 002. 
(Continuing as per Court 
order dated 3.1.1998 in 
O.S. No. 1284/1997).

Nagpur Univ.

Patna Univ.

Poona Univ.

Rajasthan Univ. 

Mysore Univ.

Delhi Univ.

Bhabasaheb
Bhimrao
Ambedkar
Bihar
University

Marathwada
University

M.S. Univ. of 
Baroda

Lucknow Univ. 

Banaras Univ. 

Allahabad Univ.

30.03.2006

17.01.2002

16.03.2005

09.12.2001

20.08.1999

26.03.2002

01.03.2002

22.11.2003

29.03.2006

08.07.2000

01.02.1993

02.12.1997
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1 2 3 4 5

28. 09.02.1998 Deleted
(Vide Central Govt.
(Notification No.-V.11013/1/ 
2000-ME (UG) dated 19^/2001)

Punjat)i Univ. 25.11.1998

29. 01.04.1980 Vacant Ranchi Univ. 06.11.1982

30. 14.01.1964 Deleted

(Vide Central Govt.
Notification No.-V.11013/1/ 
2000-ME(UG) dated 25/7/2000)

Sagar Univ. 13.01.1969

31. 11.06.1987 Vacant Jiwaji Univ. 10.06.1992

32. 02.11.1996 Vacant Shivaji Univ. 01.11.2001

33. 17.10.1991 Vacant Devi AhHya 
Vishwavidyalaya

16.10.1996

34. 25.02.1991 Vacant Ravtshankar Univ. 23.04.1994

35. 28.09.2000 Dr. F.U. Ahmed 
Principal Incharge, 
/Vssan) Medical College, 
Dibrugarh.

Dibrugarh Univ. 27.09.2005

36. 25.03.2001 Dr. P.K. Patel 
19/20, Mangalam Park, 
0pp. City Pai1( Apartments, 
Ghod-Dod Road, 
Surat-395007.

South Gujarat Univ. 24.03.2006

37. 04.11.2001 Dr. Kothari Bhavin S. 
Kothari Surgical Hospital 
MUI Para Main Road. 
9-Laxmiwadi Comer, 
Rajkot-360002.

Saurashtra Univ. 03.11.2006

38. 31.08.1989 Deleted
(Vide Central Govt.
Notification No. V.11013/1/ 
2000-ME (UG) daated 27.3.2000)

Madurai Kamraj 
University

30.08.1994

39. 08.10.1999 Dr. B.C. Das 
Prof. & Head,
Deptt of S.P.M.,
M.K. C.G. Medical College, 
Berhampur, Orissa.

Berhampur Univ. 07.10.2004

40. 15.09.1980 Vacant Sambalpur Univ. 14.09.1985

41. 13.05.1997 Deleted
(Vide Central Govt.
NotHication No. V. 11013̂ 1/ 
2000-ME (UG) Dated 19.7.2001)

Bangakm Univ. 07.07.1999
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42. 03.10.1999 Prof. Muzammi Ullah 
A-3, Medical Colony, 
Aligarh Muslim University, 
Aligarh-202002.

Aligarh Muslim 
University

02.10.2004

43. 23.02.1989 Vacant A.P. Singh, Univ. 22.02.1994

44. 20.07.1992 Dr. (Mrs.) Usha Sharma 
Principal,
L.L.R.M. Medical College,
Meerut 250 004.
(continued as per court order
dated 25.11.1997 in O.S. No. 1006/1997)

Meerut Univ. 19.07.1997

45. 04.04.1999 Deleted
(Vide Central Govt.
Notification No.-V. 11013/1/ 
2000-ME (UG) Dated 19.7.2001)

Guru Nanak 
Dev Univ.

09.02.2002

46. 22.07.2000 Dr. Ramesh Chandra 
Babu,
Associate Professor,
Deptt. of Chest Diseases, 
Calicut Medical College, Calicut.

Calicut Univ. 21.07.2005

47. 30.05.1997 Vacant H.P. Univ. 29.05.2002
48. 18.12.1987 Deleted

(Vide Central Govt.
Notification No. V. 11013/1/ 
2000-ME (UG) dated 25.7.2000)

Bhopal Univ. 17.12.1992

49. 23.07.1978 Vacant Kanpur Univ. 09.11.1978
50. 12.07.1975 Vacant Goraldipur Univ. 11.07.1980
51. 25.06.1987 Vacant Kashmir Univ. 24.06.1992
52. 31.05.1984 Deleted

(Vide Central Govt.
Notification No. V. 11013/1/ 
2000-ME (UG) dated 27/3/2000)

Kakatiya Univ. 22.01.1988

53. 29.09.2000 Prof. C.R. Maity,
Pmcipal,
Burdwan Medical College, 
Principal’s Bunglow, Burdwan 
Medical College Campus, 
Burdwan • 713 104.

Burdwan Univ. 28.09.2005

54. 31.03.2000 Dr. S.B. Siwach 
House No. 30/443 
Dev. Colony,
Delhi Road, 
Rohtak-124001.

M.D. Univ. 30.03.2005
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55. 27.08.2000 Dr. R.C. Arora 
Principal,
Medical College, 
Jhansi.

Bundelkhand Univ. 26.08.2005

56. 29.05.1999 _ Dr. Samarendra Pratap 
Singh.
Prof. & HOD of Aneastheiology, 
Old Medical Colony,
Hospital Road, Laharia Sarai, 
P.O. Daifohanga Medical College, 
Leharia Sarai-846 003, 
Darbhanga, Bihar.

LN. MIthHa Univ. 28.05.2004

57. 22.01.1982 Deleted
(Vide Central Govt.
Notification No. V. 11013/1/ 
2000-ME (UG) Dated 19/7/2001)

Nagarajuna Univ. 21.01.1987

58. 23.12.1982 Vacant Bhagalpur Univ. 22.12.1987

59. 12.03.1983 Vacant Magadh Univ. 11.03.1988

60. 29.09.1988 Deleted
(Vide Central Govt.
Notification No. V. 11013/1/ 
2000-ME(UG) Dated 19/7/2000)

Mangalore Univ. . 28.09.1993

61. 13.01.1984 Deleted
(Vide Central Govt.
Notification No. V. 11013/1/ 
2000-ME(UG) Dated 27/3/2000)

Bharathiar Univ. 12.01.1989

62. 05.01.1984 Deleted
(Vide Central Govt.
NotWcatton No. V. 11013/1/ 
2000-ME(UG) Dated 19/7/2000)

Bharthidasan Univ. 04.01.1989

63. 27.03.1999 Dr. Ng. Bijoy Singh, 
Direcctor,
Regional Institute of 
Medical Sciences,
Imphal, Manipur-795 004.

Manipur Univ. 26.03.2004

64. 30.11.1999 Dr. Sanwr Deb 
Vice-Principal,
North Bengal Medical 
College, Siliguri, (W.B.)

North Bengal Univ. 09.12.2003

65. 30.11.2000 Vacant Goa Univ. 29.11.2005

66. 08.04.2000 Dr. B.A. Rudrawadi 
Professor of Medicine, 
M.R. Medical College, 
Gulbarga.

Gulbarga Univ. 07.04.2005
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67.

68.

74.

75.

76.

77.

22.11.1997

11.03.2000

69. 20.09.1996

70. 16.10.1999

71. 30.03.1998

72. 11.11.1993

73. 01.04.2001

14.12.1995

24.04.1999

16.10.2000

11.10.2001

Vacant

Vacant

Deleted
(Vide Central Govt.
Notification No. V. 11013/1/
2000-ME(UQ) Dated 27/3/2000)

Dr. T.S. Xavior 
Dean,
Faculty of Medicine,
Annamalai University,
Annamalal Nagar,
Tamil Nadu.

Dr. B.P. Dubey,
Prof. & Head of
Deptt. of Forensic Medicine
and Toxicology,
Gandhi Medical College, 
BhopaM62001.

Vacant

Dr. NIvedita Desal,
Dean,
B-4, Professor’s Quarters, 
Pramukhswami Medical 
College Campus, 
Karamsad-388325.

Vacant

Dr. G. Sham Sunder, 
Vice-Chancellor,
N.T.R. University of 
Health Sciences,
Vijayawada (A.P.)-520008.

Dr. S. ChandrasheKar 
Shetty
No. 130, 1st Main Road,
M.L.A. Layout,
Bangalore.

Dr. Nltln Vora
F/1, Premanand Apartment,
0pp. Punjabi Hall, Navrangpura, 
Ahmedabad-380009.

Amravail Univ.

Dr. M.G.R. 
Medical Univ.

Kuvempu Univ.

Annamalal Univ.

BarkatuNah
Vishwavidyalaya

Mahatma Gandhi 
Univ., Kottayam

Sardar Patel Univ.

North Maharashtra
Univ.

N.T.R. University 
of Health Sciences

Rajiv Gandhi Univ. 
of Health Sciences

Bhavnagar Univ.

24.11.2000 

10.03.2005

19.09.2001

23.10.2002

29.03.2003

10.11.1998

31.03.2006

13.12.2000

23.04.2004

15.10.2005

10.10.2006
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Ele^Ml under section 3(1 Kc)

Representing Register Medical Graduates:

1. 22.10.1984 Vacant R.M.Q.

Maharashtra

21.10.1989

2. 27.10.1988 Vacant R.M.G. Kerala 26.10.1993

3. 17.09.1996 Vacant R.M.G. Punjab 16.09.2001

4. 05.06.1996 Vacant R.M.G.

West Bengal

04.06.2001

5. 17.12.1999 Dr.?Atul Chandra Bora 
Sree Nagar Zoo Road, 
Infront of Midland Hospital, 
Guwahati^

R.M.G. Assfun 16.12.2004

6. 25.09.1982 Vacant R.M.G. Tamil Nadu 24.09.1987

7. 14.01.1996 Vacant R.M.G.
Andhra Pradesh.

13.01.2001

8. 14.05.1988 Vacant R.M.G. Orissa 13.05.1993

9. 07.06.1999 Dr. V.K. Puri, 
B-58, Sector-A. 
Matianagar, 
Lucknow.

R.M.Q.
Uttar Pradesh

06.06.2004

10. 17.12.1987 Vacant R.M.Q. Bihar 16.12.1992

11. 10.08.1990 Dr. Naveen Nahar 
AM/35, Deendayal 
Upadhyay Nagar,
Suldia Housing Board Colony, 
lndore^008.
(Continuing as per Madhya Pradesh 
High Court order dated 30.07.1996 in 
W.P. No. 881)

R.M.G.
Madhya Pradesh

09.08.1995

12. 05.07.1997 Or. D.G. Benakappa, 
igisha Niketan*
No. 788, 34-A, Cross, 
4th Block, Jayanagar, 
Bangalore - 560 Oil.

R.M.G. Karnataka 04.07.2002

13. 17.02.2002 Dr. Mukesh Kumar 
Sharma,
D-56, Chanui House, 
C-Scheme,
Jaipur-302 001.

R.M.G. Rajasthan 16.02.2007
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14. 04.11.2000 Dr. Haresh Kumar 
Purusottamdas Bhalodiya 
37, Professor Quarters,
Civil Hospital Campus, 
Asarwa,
Ahmedabad-380 016 (Gujarat)

R.M.G. Gujarat 03.11.2005

15. 16.11.1999 Or. Dias Sapeco Silvano 
CA,
House No. E-60, Sscond 
Bairro, St. Cruz, llhas, 
Qoa-403 005.

R.M.G. Goa 15.11.2004

Elected under Section 3(1Xd):

Representing Lleentlete Group:

1. 24.02.1992 Vacant Licentiate 23.02.1997

2. 24.02.1992 Vacant Licentiate 23.02.1997

3. 24.02.1992 Vacant Licentiate 23.02.1997
4. 24.02.1992 Vacant Licentiate 23.02.1997
5. 24.02.1992 Vacant Licentiate •23.02.1997
6. 24.02.1992 Vacant Licentiate 23.02.1997
7. 24.02.1992 Vacant Licentiate 23.02.1997
Election under Section 3(1) (e):

Representing Central Qovemment:

1. 14.02.2000 Prof. A. Rajasekaran, 
'Aijuna, 57, First Avenue, 
Indira Nagar,
Madras • 600020.

Central Govt. 13.02.2005

2. 14.02.2000 Dr. V. Kanagaraj,
3 V, Cross Street, 
Indira Nagar, Adyer, 
Chennai-600020.

Central Govt. 13.02.2005

3. 14.02.2000 Dr. Subhash Jagannath 
Penltar,
5, Madhavi, Makarand Society, 
Veer Sawarkar Marg, Mahim, 
Mumbai-400016.

Central Govt. 13.02.2005

4. 14.02.2000 Dr. Livtar Singh Chawia,
Ex. Vice Chancellor,
Baba Farid University of 
Health Sciences,
7-A, Tagore Nagar, Civil Lines, 
Ludhiana-141001.

Central Govt. 13.02.2005
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5. 14.02.2000 Or. Ajay Kumar, 
Consultant Urologist, 
Palm View Hospital, 
Nandanpuri Khajpura, 
Patna-800014.

Central Govt. 13.02.2005

6. 14.02.2000 Prof. S.S. Yadav, 
Q-11, Tara Apartment, 
Kalkaji (Alaknanda), 
New Delhi-110019.

Central Govt. 13.02.2005

7. 14.02.2000 Dr. P. Sundarurajan,
A-4, Neuro Hospital (P). Ltd., 
Ammachi Qounder Street, 
Ramakrishna Road, 
Salem-636007.

Central Govt. 13.02.2005

8. 14.02.2000 Dr. Ketan Desai,
Prof. & H.O.D. of Urology, 
4/A, Vasishtha Apartments, 
Polytechnic, Ambavadi, 
Ahmedatxl-380015.

Central Govt. 13.02.2005

Statem0nt'4l

Dental Council of India

List of Mernbers

(As on 12-4-2002)

SI.
No.

Name & Address Constituency Term
From

Tel./Fax No.

1 2 3 4 5

El«et«d U/8 3(a) of th« Dentists Act

1. Dr. N. Qnsnasundaram, Tamil Nadu 
Professor, ‘
Saveetha Dental College,
Poonamalle,
Chennâ >600 058

11.6.91 044
6273178 (0)
6273179 (O)
6222757 (Res. Direct) 
6212102 (R)
6222757 (Cli)

2. Dr. C.P. QovHa, U.P. 
G-11, River Bank Colony,
Lucknow-226 018

1.7.96 0522
333444 (0) 
222444 (R) 
223444 (R)

3. Dr. S.K. Sen, 
50-C, Block ‘C’, 
New AHpore, 
Cak:utta-700 053

West Bengal 25.1.96 033
4507075 (0) 
4786857 (R) 
4684652 (Cli.)
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4. Dr. Pradip Jayna, 
Orthodontic 
Centre (First Roor), 
M-75, Connaught Circus, 
New Delhi-110 001

5. Vacant

6. Dr. Ravindra Ratolikar, 
Dental Surgeon, 
3-5-170/1/4,
Kantal Nlwas Lane 0pp., 
Water Reservoir, 
Narayanagnda, 
Hyderabad-SOO 029.

7. Dr. Jayaprasad N. Shetty, 
No. 1066, 7th *A’ Main 
iilrd Block,
Koramangala Lay-out, 
Bangalore-560 034

8. Dr. P.V. Diwanji,
I, Queen’s Lawn,
0pp. Golden Tobaco,
967, S.V. Road,
Ville Parle (W), 
Mumt>ai-400 056

9. Dr. A.C. Bhuyan,
Professor,
Regional Dental College, 
Gauhati-781 032 (Assam)

10. Dr. H.C. Ahuja,
I I .  Second Roor,
Narayan Chambers,
Nehru Bridge Comer, 
Ashram Road, 
Ahmedabad-9

11. Dr. Varghese Mani,
Mangalath,
Potayll Lane, MG Road, 
ThrissuT-680 004 (Kerala)

12. Dr. R.P. Singh,
H-21, Doctors Colony, 
Kankar Bagh, 
Patna-800 020

Delhi 20.10.62

Punjab

Andhra Pradesh 17.10.95

Karnataka 19.7.99

Maharashtra 2.10.71

Assam

Gujarat

8.3.2000

25.4.97

3329518 (O) 
3329517 (R) 
3319443 
3318788 (R) 
Fax: 3356138

040
3220123 (Cli.) 
7564554 (R) 
6509123 (Cli.)

080
6705053 (O) 
5530144 (R) 
5533372 (Cli.)

022
6147578.(0) 
6716569 (R)

0361
529877 (O) 
451245 (Cli.) 
262161 (R)

0272
6577838
6577511 (Fax)

Kerala 20.6.96 0487
385996 (0) 
384721 (0) 
384721 (R) 
385996 (R) 
385996 (Cli.)

Bihar 5.1.89 0612
353146 (R)

. 352015 (R) 
354426 (0) 
353975 (O) 
655886 (Cli.)

f '



293 Wrtttm Answer VAISAKHA 3. 1924 (Saka) to Quesdona 294

1 2 3 4 5

13. Dr. K.P. Kamat, 
Kadamba Apartments, 
Dr. A.B. Road.
Panaji (Goa)

Goa 8.3.96 0832
225069 (R) 
226260 (R)

14. Dr. S.S. Dua,
House No. 65, Sector 27-A, 
ChandigfUh-160 019.

Haryana 2.3.2000 01732 
20804 (C) 
35280 (R)

15. Vacant M.P.

16. Vacant Orissa

17. Dr. R.S. Pathania, 
•Parijaf,
Ellysium Hill 
Good Wood 
Shimla-1 (H.P.)

Himachal Pradesh 13.11.99 0177
203020 (R) 
255959 (R)

Elected U/S 3(b) of the Dentlete Act

1. Dr. P.C. Kesavankutty 
Nayar, *Alaknanda’, 
Kumarapuram,
Medical College, P.O. 
Trivandaim-695011 
(Kerala)

Medical Council 
of India

31.3.2000 442234 (O) 
528262 (0) 
443123 (R) 
443777 (R)

Elected U/S 3(c) of the Dentlete Act

1. Vacant From amongst 
Head of Dental 
Institutions

2. Vacant From amongst 
Head of Dental 
InstitutkMis

3. Dr. B. Suresh Chandra, 
Vice-Principal,
A.B. Shetty Memorial 
Institute of Dental 
Sciences, Medical Complex, 
Deralakatta-574 160 
(Karnataka)

From amongst 
Head of Dental 
Instltutkms

10.1.92 0824
468671 (D) 
444041 (Cli.) 
444836 (CH.) 
215528 (R) 
465384 (Fax)

4. Vacant From amongst 
Head of Dental 
Institutions

Elected U/S 3(d) of the Dentlete Act

1. Dr. G.P. Rathod,
A-801, Krishna ‘A’ Wing, 
Vasant Sagar, 8th Poor, 
New Samata Nagar, Thakur 
Village, KandMi (E), 
Mumt>ia-400101

Bomtwy
Univer^

14.3.96 2620668 (0) 
6439159 (R)
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3.

Dr. Satish Chandra,
Hari Sadan,
250/4, Rajendra Nagar, 
Lucknow-226004

Dr. Ranjan Rashmi Paul,
Dr. R Ahnwd Dental College 
& Hospital, 114, Acharya 
Jagdish Chandra Bose Road, 
Calcutta-700014 
(West Bengal)

4. Dr. (Mrs.) Amrft Tewarl,
House No. 1309, Sector-19B, 
Chandigarh-160 019

5. Vacant

6. Vacant

7. Dr. Nawal KIshore Singh,
Lecturer,
Department of Oral Surgery, 
Patna Dental College &
Hospital, Ashok Raj Path,
P.O. Bankipur,
Patna-800004 (Bihar)

8. Vacant

9. Dr. Ida de Noronha De
atalde, Professor & Head 
Deptt. of Conservative 
Dentistry,
Qoa Dental College &
Hospital, Bambolim,
Goa-403 202

10. Vacant

11. Dr. (Î rs.) P.V. Hazarey,
Professor & Heed,
Department of Orthodontics, 
Govt. Dental College & Hospital, 
Nagpur-440 003

12. Vacant

13. Dr. C.R. Ramachandran,
Dean. Faculty of Dentistry, 
Annamalai University,
Annamalai Nagar-608 002.
Tamil Nadu

Lucknow
University

Cakiutta
University

9.7.95

11.9.2001

Punjab
University

Punjabi University 

Kerala University 

Patna University

24.9.95

24.4.2001

Magadh University 

Goa University 30.3.99

Guru Nanak Dev University. 

Nagpur University 1.12.95

Banaras Hindu University 

Annamalai University 19.10.2000

0522
216917 (R) 
222622 (R) 
222022 (R)

033
2465771 (0) 
2466876 (O)

0172
540800 (R)

0832
413820 (R) 
233214 (0)

0712
743400 (O) 
741920 (R)
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14. Dr. Mahesh Verma, 
Professor & Head,
Dental Wing,
Maulana Azad Medical 
College, New Delhi

15. Vacant

16. Vacant

17. Dr. P.D. Bora,
Principal,
Regional Dental College, 
Gauhati>32 (Assam)

18. Dr. M. Ram Manohar,
Principal,
Govt. Dental College,
Caliciit

19. Dr. Sanjay Tewari,
Professor,
Dental College,
Rohtak

20. Vacant

21. Or. P.K. Aganval,
Professor & Head,
Deptt. of Periodontics 
Dental Wing,
S.M.S. Medical CoNege & 
Attached Group of Hospitals, 
Jaipur-302 004 (Reyasthan)

22. Dr. E.M. Naidu,
Princ^,
Meenal(shi Ammal Dental 
College, Alapaldcam Road, 
Maduravoyal,
Chennai-602 102

23. Vacant

24. Dr. V. Surendra Shetty, 
Professor & Head of the 
Deptt. of Orthodontics & 
Dean, College of Dental 
Surgery, Mangalore

25. Dr. Shyam Singh, 
Principal,
Mahatma Gandhi Dental 
College & Hospital,
Indira, Nagar 
Gorintedu,
Pondicherry605 006

Delhi University 27.3.97

Gujarat University 

KunJlohetra University 

Gauhati University 29.12.98

Calicut University 22.7.2000

Maharishi
Dayanand
University

31.3.99

Marathwada University 

Rajasthan University 24.9.98

Tamil Nadu 15.12.98
Dr. M.G.R.
Medical Univefslty

Lalit Narayan Mahila 
University

Manipal Academy 25.3.97
of Higher Education,
Manî

Pondicherry University 21.11.97

3233925 (O) 
2159190 (R) 
2169190 (R)

0361
529877 (O) 
550754 (R)

0495
356781 (O) 
767414 (R) 
717841 (R)

01262 
42699 (R) 
57871 (R) 
42876 (O)

0141 
560291 
Ext. 529/231 
372782 (R) 
374048 (R)

044
4872577 (O) 
4872566 (0) 
4802422 (R) 
4726284 (R) 
6412700 (CU) 
6267455 (Cll)

422653 (O) 
428716 (O) 
421133 (R) 
428242 (R)
Fax: 428183

373124 (O)
373125 (P) 
274055 (R)
Fax 0413-371854
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26. Dr. Suman Chakraborty, University of
Ashram Fade, North Bengal
Behind Swamtji Club,
Nariusat Islam Sarani,
Siliguri,
Distt. Darjeeling.

27. Dr. R.U. Thombare,
Dean. V.V.M.S. Dental 
College & Hospital.
Amravati-444 602

28. Dr. M.J. Ramakrishnan,
Principal.
Sri Ramachandra Dental 
College (Deemed 
University). Chennai.

29. Vacant

7.2.98

Amravati University

30. Dr. K.S. Nagesh 
Principal,
R.V. Dental College,
No. CA2/83-3, 9th Main,
4th Block, Jayanagar,
Bangak>re-560011
(Karnataka)

31. Dr. V.S. Sabne,
Principal,
Bharati Vidyapeetha 
Dental College & Hospital,
Katraj Dhankawadi 
Educational Complex,
Pune Satara Road,
Pune-411043.

Nominated U/S 3(e) of the Dentists Act

1. Dr. Kadiyaia Rajendra
Chainnan, A. P.
Superspeciality Dental 
Hospital, Lane Adj. to 
Annapurna Studio’s.
Road No. 2. Banjara HHIs. 
Hyderabad-500033 
(Andhra Pradesh).

Dr. V. Upadhyaya. Assam
Vtee-Principal.
Regional Dental College,
Qauhati-32
(Assam-781032)

Sri Ramachandra 
Medk»l College & 
Research Institute 
(Deemed University), 
Chennai

N.T.R. University 
of Health Sciences, 
Vijayawada

Rajiv Gandhi 
University of Health 
Sciences, Karnataka

14.11.98

15.12.99

16.10.2000

Bharati Vidyapeeth 
(Deemed University)

19.12.2000

Andhra Pradesh 4.10.2000

12.2.99

0721
660687 (O)
662166 (Fax) 
660626, 665597 (R)

044
4768403 (O)

080
6345754 (O) 
6346189 (Cli.) 
6658411 (R) 
6561266 (R)

040
3547570 (Cli.) 
3548780 (CH.) 
3607243 (CU.) 
3547570 (Fax) 
3398891 (R) 
6575945 (R) 
98480-12111 (Mob.)

0361
529877 (O)
33033 (R)
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3. Dr. Rezy Chem. T.
Joint Director (General), 
Directorate of Medical 
Education,
Thimvananthapuram (Kerala)

4. Dr. O.K. Singh 
Associate Professor & HOD 
Prosttietic,
Patna Dental Colleges & 
Hospital,
Patna-800004

5. Dr. Ashok Dhoble.
Dental Surgeon, 
llnd Roor,
Bombay, Mutual Terrace, 
543, Sandhurst Bridge, 
Oppera House,
Mumt)ai-400 007.

6. Dr. B.P. Rajan,
Special Representative for 
Govt, of Tamilnadu,
Tamil Nadu House, 
Chanityapuri,
New Delhi-110 021.

7. Dr. B.L Goyal,
Near Civil Hospital,
Q.T. Road, Jallandhar

8. Dr. G.D. Aggarwal,
Sr. Dentist,
56-MLA Bungalows,
Jawahar Chowk, Bhopal

9 .. Dr. K.K. Wadhvani,
Professor & Head,
Deptt of Operative Dentistiy, 
K.G.’s Medk»l College, 
Lucknow>226 003.

10. Dr. S. Ramanand Shetty
Professor,
Govt Dental College,
Fort, Bangatore (Karnataka)

Kerala 21.6.97

Bihar 7.2.2000

Maharashtra 7.1.2000

Tamil Nadu 10.7.2001

Punjab

Madhya Pradesh

14.12.2000

12.12.2000

Uttar Pradesh 4.12.2000

Karnataka 14.3.2000

0471
444127 (O) 
S28505 (O) 
555548 (R)

0612
230161 (R) 
689600 (C)

022
3643344 (O) 
3636655 (O) 
4951632 (R)

3792975 (0)

227711 (O) 
227240 (O) 
224422 (R) 
225522 (R)

541182 (R) 
255900 (R) 
545645 (R) 
779900 (Qi.) 
230490(ai.)

0522

080
6703176 (O) 
6705053 (O) 
5589033 (Cli.) 
5582091 (Cli.)
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11. Dr. R.B. Pawar,
B-210, Sadul Ganj,
Bikaner-334 003 
(Rajasthan)

12. Dr. Tapan Kumar Saha, 
Principal,
Dr. R. Ahmed Dental 
College,
114, Acharya Jagdish 
Chandra Bose Road, 
Calcutta-700 014

13. Dr. P.C. Das
Professor of Orthodontics & 
Vice-Principal,
Dental Wing,
SCB Medical College, 
Cuttack-753007

14. Dr. K.H. Shah.
Principal,
Govt. Dental College & 
Hospital.
Ahmedabd-380016

15. Dr. (Mrs.) Manju Dutta.
H.No. 95.
Sector 24.
Chandigarh

16. Dr. Tara Singh.
Principal,
Govt. Dental College,
Shreem Bag Karan Nagar 
Srinagar (Kashmir)-190008

17. Dr. R.S. Verma,
Director,
Dental Health Services, 
Himachal Pradesh (Retd.), 
Alankaar, Ram Nagar,
Near Eagle Sen/k:e Station, 
P.O. Ramnagar,
Dharamshala (H.P.)

18. Dr. R.K. Singh.
Dean, Goa Dental College & 
Hospital, Bambolim (Goa)

Rajasthan 26.2.2000

West Bengal 10.2.98

Orissa

Gujarat 22.6.99

Haryana 25.9.96

Jammu & Kashmir 1.8.98

Himachal Pradesh 7.1.2000

Goa 28.7.98

0151
523266 (R)
542020 (R)
202931 (0)
202932 (O) Ext. 246

033
2465771 (O)
2466876 (O)
3510326 (R)
3507873 (R)

614695 (O) 
604742 (R)

079
2682060 (O) 
2680631 (O) 
5469310 (R) 
2682060 (Cli.)

0172
709265 (O) 
703003 (R) 
715504 (R)

0194
455022 (fax) 
480701 
433501 (R) 
430686 (R) 
455758 (C)

01892 
22348 (R)

0832
233214-16 
411460 (R) 
411480 (R)
Fax No. 235736
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19. Dr. Utpal Bhattacharya, 
56, Milan Paifc,
Rat No. 2.
Kolkata-700 084.

20. Dr. J.R. Sabharwal, 
C-214, Vlkaspuri,
New Delhi - 110 018.

Nominatad U/S 3(f) of the Dentiata Act

1. Dr. R.K. Bali,
20-B/3,
D.B. Gupta Road,
Karol Bangh,
New Delhi-110005

2. Dr. L.K. Gandhi 
C-56, N.D.S.E.-II 
New Delhi-49

Dr. C. Bhasker Rao, 
Principal,
S.D.M. College of Dental 
Sciences & Hospital, 
Dhanvad-580 002 
(Karnataka)

Dr. Anil Kohli,
E-601, Greater Kailash-ll, 
New Dethi-48

5. Dr. K.K. Kakkar,
8A/19, Geeta CokNiy, 
New Delhi-110031.

6. Dr. G.R Bhat
17, Puraswalkam High 
Road, Chennai-600 007

Kolkata

Government of 
Natbnal Capital 
Tenltory of Delhi

Central Govt.

18.1.2000

16.11.2001

4.10.99

Central Govt.

Central Govt.

13.10.99

1.2.2000

Central Govt. 10.1.2000

Central Govt.

Central Govt.

11.5.2000

11.5.2000

Ex-Offlcio Member U/S 3(g) of the Dantlsts Act

1. Dr. S.P. Agarwal,
Director-General of Health 
Services, Govt of India,
Nirman Bhawan, Maulana 
Azad Road, New Delhi-110 001

033
4304080 (R)

O i l
5507555 (Cli.) 
5547555 (cli.) 
5507444 (R)

O i l
5767272, 5757373 
5841111, 6487272 
6431012 
5787172 (Fax)

O i l
6252398 (O) 
6255918 (O)
Fax No. 6256688

0836
447676 (O)
448638 (R)
Fax: 0836-347612

O i l
6844474 (CH.) 
6444475 (Cli.) 
6466746 (R) 
6227421 (R) 
Fax: 6844473

O i l
2243874 (Cli.) 
2245922 (R)

044
6421551 (O) 
6422757 (R)

3018438 (O) 
3018968 (O) 
Ext. 2681
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Statement-Ill

to Questions 308

List of mecScal coU«g9s opened during the last 3 years I.e. since 1999 to 2001 U/s 10A of the IMC Act, 19S6

SI.
No.

\

Name of the College/ 
University/State

Date of 
Permlsston 

by the 
Central Govt.

Management No. of 
admission

Beds

1 2 3 4 5 6

1999

1. Andhra Pradeeh

1. NTR University of Health Sciences, Vi|aywada

1. Medical College, 
Narketpally, Nalgonda 
A.P.

23.04.1999 Society 100 400

2. Medical College, 
Mahboobnagar, A. P.

30.11.1999 Society 100

2. Himachal Pradesh

2. Himachal Pradesh University, Shimla

3. Dr. Rajendra Prasad 
Govt. Medical College 
Tanda

14.01.1999 Govt. 50 350

3. Karnataka

3. Rajiv Qandhi University of Health Sciences, Bangalore

4. Fr. Muller's Medical 
College, Konkanody, 
Mangalore

01.07.1999 Tmst 100 650

5. K.S. Hegde Medical 
Academy, Mangalore

08.07.1999 Turst 100 450

6. Yenepoya Medical 
College, Mangalore

06.05.1999

2000

Trust 100 408

1. Gujarat

1. Saurashtra University, Ra|kot

1. CU Shah Medteal College 
Surendranagar

11.09.2000 Trust 100 350

2. South Qujarat University, Surat -

2. Municipal Corporation 
Medical College, Surat

04.09.2000 Municipal
Corporatkm

100 302



309 Written Answer VAISAKHA 3, 1924 (Saka) to Questions 310

1 2 3 4 5 6

2. Kerala

3. Kochi University of Sciences ft Technology, Kerala.

3. Co-operative Medical 
College, Kochi.

27.10.2000 Govt. 100 350

3. Tamllnadu

4. M.G.R. University

4. New Medical College at 
Toothultudi (Tuticorin) 
Tcuniinadu.

09.04.2000 Govt. 100 565

4. Andhra Pradesh

5. NTR University of Health Sciences, Vijayawada.

5. Narayana Medical 
College, Nellore, 
A.P.

17.04.2000 Society 100 450

6. Govt. Medical College, 
Anantapur (A. P.)

27.11.2000 Govt. 100 350

7. New Medical College, 
Eluru, A.P.

04.12.2000 Society 100 350

5. Kamataita

6. Rajiv Gandhi University of Health Sciences, Bangalore

8. Khaja Banda Nawaz 
Instt. of Medical 
Sciences, Gulbarga

17.02.2000

2001

Society 100 350

1. IMaluirashtra

1. Maharashra University of Health 
Sciences. Nashik

1. Govt. Medical CoHege 
Kolhapur.

19.10.2001 Govt. 100 300

2. Uttar Pradesh

2. Dr. B.R. Amliedlair University, Agra

2. SuiJharati Medical College, 
Meerut

23.01.2001 Trust 100 309

3. Ram Manohar Lohia Avadh University, FsizalMd

3. Era Lxicltnow
Medical CoUege, Ljjclcnow

23.03.2001 Trust 100 350
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1 2 3 4 5 6

3. Pondicherry

4. Pondicherry University, Pondicherry.

4. Aarupadi Veedu Medical 
College, Pondicherry

11.05.2001 Trust 100 350

4. Karnataica

5. Raiiv Gandhi University of Health Sciences, Bangalore.

5. Basaveswara Medical 
College and Hospital, 
Chitradurga

18.05.2001 Tmst 100 300

6. M.V.J. Medical College 
and Research Hospital, 
Bangalore

30.10.2001 Society 100 429 
(in two 

hospitals)

5. Madhya Pradesh

6. VIkram University. UlJain

7. Ruxmaniben Deepchand 
Gardi Medical College, 
Ujjain.

27.02.2001 Tmst 100 350

6. Chhattlsgarh

7. Guru Ghasidas University.

B. Chhattisgarh Instt. of . 
Medical Sciences, Bilaspur.

16.10.2001 University 100 376

7. Sllddm

8. Sikidm Manipai University of Health Medical and Technological Sciences, Gangtok

9. Medical College at 
Gangtok

31.08.2001 University 100 300

8. Rajasthan

9. Rajasthan University, Jaipur

10. Mahatma Gandhi National 
Instt. of Medical Sciences, 
Jaipur.

24.08.2001 Tmst 100 320

Statement'IV

Dental Colleges EstMlstted during last 3 years i.e. from 1-1-1999 to 31-12-2001

SI.
No.

Name of the Colleges Date of Approval of the 
Govemment of India

No. of 
Sanctioned

1 2 3 4

Andhra Pradesh

1. C.V.S. Teja Institute of Dental 
Sciences, Triputl.

V.12017/34/99-PMS 
Dated 17/2/2000

60
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1 2 3 4

2. Army College of Dental Sciences, 
Sikandarabad

V.12017/9/98-PMS 
dated 31.10.2000

40

3. Sri Sal College of Dental Surgery, 
Vikarabad (A.P.)

V.12017/36i'2000-PK4S 
dated 7.8.2001

40

4. Qitam Dental College, 
VIshakhapatnam

V.12017/4472000-PMS 
dated 21.11.2001

40

5. Sibar Institute of Dental Sciences, 
Guntur, Andhra Pradesh

V.12017/42/2000-PMS 
dated 21.06.2001

40

6. Narayana Dental College, Nellore V. 12017/16/2001-PMS 
dated 28.8.2001

100

Qujarat

1. K.M. Shah Dental College.
16, Udyognaar Society, Behind 
Ayurvedic College, Outside Panigate, 
Baroda-390019

V. 12017/16/99-PMS 
dated 4.10.99

100

2. Manut>hai Patel Dental College, 
Baroda

V.12017/14/98-PMS 
dated 25.8.2000

40

Haryarta

1. M.M. College of Dental Sciences & 
Research, Ambala

V.12017/4/2000-PMS 
dated 26.12.2000

100

Himachal Pradesh

1. H.P. Govt. Dental College & 
Hospital, Shimla

V. 12017/12m-PMS 
dated 6.7.99

20

2. Bhqia Dental College & Hospital, 
Budh., Teh. Nalagarh (H.P.)
SCO, 855 CH-Kalka Road, 
Maninuijra-160101

V. 12017/15/98-PMS 
dated 5.10.99

60

Karnataka

1. Coorge Institute of Dental Sciences, 
Kanjithanda House,

Cariappa Road, Virajpet,
Coorg - 571218

V.12017/8/98-PMS 
dated 18.6.99

40

Maharashtra

1. Yeraia Medk»l Dental College, 
Sector No. 4, Plot No. 18, 
0pp. Kharghar Railway Station, 
Khardhar, Navi Mumbai

V. 12017/17/98-PMS 
dated 23.12.99

100

2. D.Y. Patil Dental College, 
Pimpri

V.12017/41/97-PMS 
dated 13.9.2000

100
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1 2 3 4

3. M.A. Rangoonwala College of 
\  Dental Sciences 

& Research Centra, Pune.

V.12017/38/99-PMS 
dated 4.10.2001

100

4. Pandit Deendayal Upadhyay Dental 
College, Solapur

V.12017/13/98-PMS 
dated 31.10.2001

40

5. S.M.B.T. Dental College, 
Ghulewadi (Ahmedabad)

V.12017/3/2001-PMS 
dated 22.10.2001

100

Madhya Pradeah

1. Modem Dental College & Research 
Centre, Indore

V.12017/24/98-PMS 
dated 6.3.2000

100

k. School of Dental Sciences & 
Hospital, Indore

V.12017/22/98-PMS 
dated 7.3.2000

60

Punjab

1. Desh Bhagat Institute of Research 
& Dental Sciences, Muktsar.

V. 12017/17/99-PMS 
dated 4.5.2000

60

2. National Dental College & l-lospital, 
Mohali, Punjab

V.12017/40/2000-PMS 
dated 15.9.2000

60

3. I^m i Bai Institute of Dental Sciences 
& Hospttal, Patiala

V.12017/40/2000-PMS 
date 6.8.2001

- 60

Rajasthan

1. Darshan Dental College, 
Udaipur

V.12017/36/99-PMS 
dated 13/17.4.2000

100

2. Maharaj Vinayak Dental College & 
Research Institute, Jaipur

V.12017/46«8-PMS 
dated 9.11.2000

100

3. Pacifk: Dental College, 
Udaipur

V.12017/1/99-PMS 
dated 27.11.2000

60

Tamil Nadu

1. Sri Mookambika Institute of Dental 
Sciences, Kulasekhran, Distt. 
Kanyakumari.

V.12017/42/97-PMS 
dated 17.2.2000

60

2. Shri Rama Krishna Dental College, 
Coimbatore

V.12017/31/99-PMS 
dated 30.11.2000

60

Uttar Pradeah

1. Kothiwai Dental College & Research 
Centre, Mohra Mustaqeen, Kanth 
Road, Moradabad

V.12017/30/97-PMS 
dated 30.12.99

100

2. D.J. College of Dental Sciences & 
Research, Modinagar.

V.12017/7/99-PMS 
dated 24.3.2000

100

3. Aligarh Muslim University, 
Aligarh '

V.12017/5/95-PMS 
dated 24.4.2000

40



317 W iitfn  Answer VAISAKHA 3, 1924 (Saka) to Ouettions 318

1 2 3 4

4. Avadh Institute of Dental 
Sciences, LucIokw

V.12017/20«7-PMS 
dated 1/2.5.2000

100

5. U.P. Dental College & Research, 
Lucknow

V.12017/39/99-PMS 
dated 10.10.2000

100

6. I.T.S. Centre of Dental Studies & 
Research, Murad Nagar

V.12017/15/2000-PMS 
dated 30.10.2000

100

7. Career Institute of Dental Sciences & 
Hospital, Gaila, Lucknow.

V.12017/47/99-PMS 
dated 6.8.2001

100

8. Harsharan Das Dental College, 
Ghaziabad

V.12017/46/2000-PMS 
dated 27.5.2001

100

9. Ch. Multan Singh Rural Dental 
College, Main Road, 
Tundla-283205 (U.P.)

V.12017/14/97-PMS 
dated 15.1.99

60

[Translation]

Telephone Exchanges

(c) whether any target has been fixed for setting up 
of new telephone exchanges in Rajasthan during Tenth 
Five Year Plan;

3763. SHRI RAM SINGH KASWAN:
SHRIMATI JAS KAUR MEENA:

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state:

(a) the numtwr of telephone exchanges set up during 
the last three years in the country, State-wise;

(d) if so, the details thereof; and

(e) the provision of funds made in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) Infonrwtkm is given in the 
enclosed Statement.

(b) the targets fixed for setting up new telephone 
exchanges during the Tenth Five Year Plan and 
expenditure liitely to be incuned thereon;

(b) Targets have not been fixed for setting up new 
Telephone Exchanges during Tenth Five Year Plan.

(c) to (e) Do not arise in view of (b) above.

Statement

Telephone Exchanges set up during last three years

Sr.
No.

Nante of the 
Cirole/State

Telephone Exchanges set up

1999-00 2000-01 2001-02

1 2 3 4 5

1. Andhra Pradesh 231 357 244

2. Andaman Nkx)bar 7 6 5

3. Assam 49 59 32
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1 2 3 4 5

4. Bihar & Jharkhand 98 270 139

5. Gujarat 620 631 432

6. Himachal Pradesh 64 67 119

7. Haryana 12 37 60

8. Jammu & Kashmir 21 13 48

9. Kamataica 115 144 132

10. Kerala 74 64 100,

11. Madhya Pradesh & Chhattisgarh 138 152 260

12. Maharashtra 607 971 347

13. North East-1 & North East-il 32 39 41

14. Orissa 68 128 73

15. Punjab 84 92 145

16. Rajasthan 181 103 159

17. Tamil Nadu 99 202 207

18. Uttar Pradesh 298 352 131

19. Uttaranchal 110 134 113

20. West Bengal 113 213 231

21. Delhi IS 8 33

Note:

1.

2.
3.

4.

5.

6.

NE-I T«tocom circle comprises of Meghalaya. Tripura & Mizoram States. 

NE-ll Telecom dide comprises of Aturwchal Pradesh, Nagaland & Manipur 

Mahaiashtra Telecom circle ItKludes Goa State as well.

TamH Nadu Telecom circle Includes Pondicherry UT as weH.

Punjab circle Indudes Union Territory of Chandlgarii as well.

West Bengal CIrde Indudes Sikkim as well.
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[English]

National Inctituta of UnanI Madidna In Bangalora

3764. SHRI R.L. JALAPPA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state;

(a) whether the Government have extended approval 
for setting up of the National Institute of Unani Medicine 
in Bangalore;

(b) if so, the details thereof;

(c) the details of the estimated cost of the above 
work alongwith the amount spent so fan

(d) whether the construction work has been 
completed; and

(e) if so, the time by whk:h the Institute is likely to 
start functk>ning?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (e) The Standing Finance Committee cleared the 1st 
Phase of the profect within the provisioro of 9th Five 
Year Plan in June, 1999. The constmction of Hospital, 
College, Hostel and administrative block for the 1st Phase 
is in progress at an estimated cost of Rs. 11.25 crores 
and is scheduled for completkm by the end of October,
2002. A small OPO in the institute campus has been 
functioning since March, 2001.

[Translation}

Gene-Therapy

3765. SHRI AVTAR SINGH BHADANA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state;

(a) whether “gene-therapy" has been proving a 
panacea for the treatment of incurable diseases like ‘AIDS’ 
and Cancer productton of artificial body Kmbs and their 
transplantation and production of vartous infection free 
agro*products;

(b) whether gene*rsiated studies and the opinton of 
the experts besides curing the AIDS and Cancer, it could 
pave way for production of human brain and limtw with 
the help of stem cell; and

(c) if so, the details of the measures taken by the 
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA); (a) 
to (c) Gene-therapy is novel approach for treating diseases 
based on the expression of a persons genes towards a 
therapeutic goal. It is in its infancy, and cun-ent gene 
therapy is primarily experimental, with most human clinteai 
trials only in research stages. Treating of lettuJ and 
disabling diseases like AIDS and Cancer with gene 
therapy is also still in its experimental stages. Stem cells 
have the potential to deVetop into various issues/organs 
of the body and recent development in the field are 
encouraging but human applications of gene therapy with 
the help of stem celt is still far away. The Indian Council 
of Medical Research and other agencies are sponsoring 
research projects in the institutions of the country and 
also encouraging the clinteai usage of gene therapy unit 
in variety of infectious, non>infectious diseases and 
transportation of organs provided they are clinically 
recommended.

Mobile Services by BSNL

3766. SHRI THAWAR CHAND GEHLOT; Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state:

(a) whether Bharat Sanchar Nigam Limited is lagging 
behind in providing its services, business output and in 
providing country wide facilities in comparison with the 
private companies provktfng mobHe services in the country;

(b) if so, the reasons therefor and the details thereof;

(c) the number of regions in the country wherein the 
Bharat Sanchar Nigam Limited has started its mobile 
phone servtoe and the numlier of regkins wherein only 
private mobile service is available; and

(d) the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR); (a) No, Sir.

(b) Does not arise in view of (a) above.

(c) and (d) Presently, Bharat Sanchar Nigam Limited 
is offering mobile phone servwes in Kolkatia Metro District, 
in Bihar State at 6 places i.e. Patna, Hazipur, Badh, 
Arah, Rajgir & Bihar Sharif and in Jharichand State at 2 
places i.e. Ranchi and Jamshedpur. The State-wise details 
where only private operations of the Cellular Mobile 
Services exist is as per attached Statement.
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Staterrtent

State-wise details where private cellular service is avaikMe

8.N0. State Operator(s) in the State

1. Andhra Pradesh Birla Tata AT &T Ltd. 

Bharti Mobile Ltd.

2. Assam ReUance Telecom (P) Ltd.

3. Qujarat Fascel Ltd.

Birla Tata AT & T Ltd.

4. Haryana Escotel Mobile Communication (P) Ltd. 

Aircel Dlgilinl< India Ltd.

5. Himachal Pradesh Bharati Telenet Ltd. 

Reliance Telecom (P) Ltd.

6. Karnataka Spice Communication Ltd. 

Bharati Mobile Ltd.

7. Kerala BPL Cellular Umited

Escotel Mobile Communicatioa Ltd
8. Maharashtra (except Mumbai) BPL Mobile Cellular Ltd. 

Birla Tata AT & T Ltd.
9. Madhya Pradesh (Including Chhattlsgarh) RPG Cellcom Ltd.

Reliance Telecom (P) Ltd.

10. North East Reliance Telecom (P) Ltd.
11. Orissa Reliance Telecom (P) Ltd.
12. Punjab Spice Communication Ltd. 

Bharati Mobile Ltd.
13. Rajasthan Aircel Digilink India Ltd. 

Hexacom India Ltd.
14. Tamil Nadu (including Chennai) RPG Cellular Service Ltd. 

Bharati Mobinet Ltd.

BPL Mobile Cellular Ltd. 

Aircel Ltd.
15. Uttar Pradesh (including Uttaranchal) Escotel Mobile Communication Ltd. 

Aircel Digilink India Ud.

Koshika Telecom Pvt. Ltd.
16. West Bengal (except Kolkata) Reliance Telecom (P) Ltd.
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[English)

Karnataka's Proposal for TB Control Programme

3767. SHRI BASANQOUDA R. PATIL (YATNAL): 
SHRI R.S. PATIL:

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state;

(a) whether Government of Karnataka has submitted 
proposal to cover 17 districts under National TB Control 
programme; and

(b) if so, the details of the action taken by the 
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRh A. RAJA): (a) 
and (b) At present, 10 districts of Karnataka are 
implementing the Revised Natkmal TB Control Programme 
(RNTCP) and 12 districts are undertaking preparatory 
activities in order to implement the same. The remaining 
districts are at present, under the National TB Control 
Programme.

Discrimination Against CSS Officers In situ 
Promotion

3768. SHRI BALRAM SINGH YADAV: Will the PRIME 
MINISTER be pleased to state:

(a) whether a large number of IAS Officers and 
Central Sen/k:es Officers have been given personnel 
upgradation/in situ promotton during the last two years;

(b) if so, similar upgradatk>n/in situ promotion is being 
denied to CSS offkiers who are waiting for promotton as 
Joint Secretary or equivalent posts; and

(c) the steps taken by the Government in this fegard?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS, MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) to (c) No 
Sir. As per the existing policy, where a Central Secretariat 
S a n ^  offtoer has less than two years of setyice to 
superannuate from the time his name is included in the 
empanelled list for Joint Secretaries, the post heU by 
him can be upgraded as personal to him to promote him 
in the same Ministry/Department.

National Highway No. 52

3769. SHRI M.K. SUBBA: Will the Minister of ROAD 
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether Govemmenfs attention has been drawn 
to dilapidated and deplorable condition of the National 
Highway No. 52 (NH. No. 52), in the State of Assam;

(b) if so, whether the Unk>n Government have decided 
to hand over the NH No. 52 to the Border Roads 
Organisation for maintenance; and

(c) if so, the details of the sectors of NH No. 52 to 
be taken up for repairs and upgrading in the first phase 
by the Border Roads Organisation?

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. 
(RETD.) B.C. KHANDURI): (a) and (b) In order to expedite 
the development and maintenance of National Highway 
No. 52 in the State of Assam, it has been entmsted to 
Border Roads Organisation.

(c) Border Roads Organisation will be taking up the 
development and repairs of his National Highway In 
phases depending upon inter-se-priority and availability 
of funds after fomnai handing over of the Natk>nai Highway 
by the State Government.

Promotion of SC/ST

3770. SHRI RATILAL KALIDAS VARMA: Will the 
PRIME MINISTER be pleased to state:

(a) the size of nonnal zone of consideration in the 
case of promotion from group 'C post to group *B' post 
both SC/ST category and general category;

(b) the procedure to fill up the balance vacancies of 
SCs/STs if sufficient candidates of SCs/STs are not 
available within the nonnal zone of conskieration;

(c) whether as per the DoPT gukleline In the caae 
of promotton from Group *C to Group ‘B’ post separate 
lists of SCs/STs and general candklate are prepared from 
common seniority list for consideration in the DPC; 
and

(d) if not, the details of procedure for promotion of 
SCs/STs candidate from group 'C to group ‘B’?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBUC GRIEVANCES
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AND PENSIONS, MINISTER OF STATE IN THE 
MINISTRY OF PUNNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE); (a) and (b) 
In terms of the orders issued by the Department of 
Personnel and Training, the nomial size of zone of 
consideration is 5 for a single vacancy and twice and 
number of vacancies plus four, where the vacancies are 
more than one. However, if adequate number of SC/ST 
candidate are not available within the nomwi zone of 
consideration, the field of choice in all cases is five times 
the number of vacancies and SC/ST (and not any other 
employee) coming with in the extended field of choice 
will be considered against the vacancies resen/ed for 
them.

(c) and (d) In terms of the DPG guidelines issued by 
Department of Personnel and Training, where promotion 
from Group ‘C to posts in Group ‘B’ is by method of 
selection, if candidates from SC/ST obtain on the basis 
of merit with due regard to seniority, on the same basis 
as others, lesser number of vacancies than the number 
reserved for them, the difference is made up by the 
selecting of these communities who are in the normal/ 
extended zone of consideration, as the case nwy be, 
irrespective of merit and bench mark but who are 
considered fit for promotion. Whether or not general 
category and SC/ST candidates from the zone of 
consideration are to be placed in separate lists for 
consideration in the DPC is a matter of procedure as 
long as the select list is prepared as per the above 
principles.

rrranslation]

Special Fund for Small and Medium IT Companies

3771. SHRI RAMPAL SINGH:
DR. ASHOK PATEL:
PROF. UMMAREDDY VENKATESWARLU:

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Government propose to set up a 
special fund to promote exports to Small and Medium 
Information Technology Companies so that such 
companies can face the overseas competition in this 
sector;

(b) if so, the details thereof; and

(c) the steps taken by the Government in this regard?

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI PRAMOD 
MAHAJAN): (a) to (c) Yes Sir, the Department of 
Infonnation Technotogy propose to set up a FIs. 10 crorss 
(US $ 2 million) Corpus Fund for IT companies in the 
Small and Medium segment to explore virgin markets 
like the Far East and Latin America. The money will be 
released to Electronics and Computer Software Export 
Promotion Council.

[English]

Corrupt Government Departments

3772. SHRI KALAVA SRINIVASULU:
SHRI ARUN KUMAR:

Will the PRIME MINISTER be pleased to state:

(a) the details of top 20 corrupt Government 
Departments as per analysis of the Central Vigilance 
Commissioner;

(b) the action taken against the conupt offbials of 
such Departments involved in maning the honest image;

(c) whether there is any proposal under the 
consideration of the Government to bring transparency in 
the working of the Government offices; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS, MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) The 
Central Vigilance Commission (CVC) has not conducted 
any analysis for grading the Government departments in 
order of the level of coraiption.

(b) Does not arise in view of (a) above. However, 
action against the Government servant for commission of 
misconduct is taken by the disciplinary authority concerned 
as prescribed under the Central Civil Services 
(Classification, Control & Appeal) Rules, 1965 or 
anatogous rules applicable to the concerned Government 
servants.

(c) and (d) The Government is fully alive to ensure 
greater transparency in the working of the Government 
offices. Policies, in this regard, have been tonmilated and
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are being continuously monitored and modified in order 
to make them more effective and responsive to the needs 
of a changing environment. The Government introduced 
Freedom of Information BiH, 2000 on 2S.7.2000 in Lok 
Sabha to bring in more transparency. The Bill was referred 
to the Department related Parliamentary Standing 
Committee on Home Affairs whose report has been 
received on 25.7.2001. The Government has also set up 
75 information and Facilitation Counters (IFCs) to provkto 
information on procedures and schemes of concerned 
organizations as well as to access information pertaining 
to the status of individual cases by the citizens. 68 
Citizens’ Charters have also been formulated to provide 
specific services within the specific time frame as far as 
possible.

P’ranslatlon]

Improper Treatment In Qovemment 
Hospitals In Delhi

3773. SHRIMATI RAJKUMARl RATNA SINGH: 
SHRI RAJESH RANJAN ALIAS PAPPU 

YADAV:

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether the Govemment are aware that the 
outdoor patients are not being treated properly in the 
Govemmertt Hospitals, viz. Ram Manohar Lohia Hospital, 
Safdarjung Hospital and All India Institute of Medical 
Sciences, so much so the seriously all patients are given 
dates for ultrasound CT scan and other examination after 
two to three months resulting further deterioration in 
condition of patients;

(b) if so, the number of complaints received by the 
Qovemment in this regard during the last three years 
ak>ngwith the action taken thereon;

(c) whether any action has been taken against doctors 
or officials found guilty in this regard during the period; 
and

(d) H so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
In so far as Dr. RML Hospital. Safdaijung Hospital and 
LHMC & Associated Hospitals are concerned all the 
patients are attended and treated properly in the OPDs/ 
casualty as per the requirement of the patients. For routine 
cases who requires test like Ultrasound and CT Scan, 
advance dates are given due to heavy rush of the 
patients. However, these investigations are done on the 
same day for serious and emergency patients.

All India Institute of Medical Sciences has infonned 
that for seriously ill patients, all the investigations are 
done on priority basis. For other stable patients most of 
the investigatior» are done on the same day except for 
few investigations for which patients are given dates 
depending on availability of that partksular investigatk>n/ 
test at that point of time. The waiting period for ultrasound. 
CT Scan and other radiotogical examinatk>ns is veiy short 
and average waiting period given below:—

Outdoor Patients:

X-ray - (No waiting)

Ultrasound - 7 days

Mammography - 3 days

CT Scan - 10 days

Indoor Patients - No waiting.

(b) to (d) In view of (a) above, do not arise. 

[English]

Renewal Permission to Medical Colleges 
In Andhra Pradesh

3774. SHRI N. JANARDHANA REDDY; Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state;

(a) whether the renewal permission for 2001-2002 to 
five medical colleges in Andhra Pradesh has not been 
given so far by the Medical Council of India even though 
the deficiencies pointed out by MCI have been rectified 
by them;

(b) if so, the reasons therefor;

(c) whether the State Govemment had requested the 
Union Govemment to accord eariy renewal sanction of 
additional seats in these five Medtoal Colleges;

(d) if so, the reasons for delay in acconling sanction;
and

(e) the time by which the sanction is likely to be 
given?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (e) PemilsskNi of the Central Govt, for admission of 
students during 2001-2002 in respect of all the seven 
medical colleges pentiitted after amendment to IMC Act
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In 1993 has been granted. Similarly permission for 
admission of fresh batch of students during 2001-2002 
against the increased intake at Govt. Medical Colleges at 
Warangal, Kumool and Tirupatl has also been granted. 
Permission for admission of fresh batch of students 
against the increased intake (100 to ISO) during 2001­
2002 has however, not been granted in respect of 
Rangraya Medical College, Kakinada in view of the 
deficiencies noted during inspection. The report of the 
State Govt, on rectificatton of deficiencies has sent to 
the Medteal Council of India for veriftoation and their report 
is awaited, in the meantime Council has infonned that 
the college has already admitted students against the 
increased intake during 2001-2002 without waiting for 
renewal of pemiission.

Opening of Nursing Colleges In Gujarat

3775. SHRI RAMSINH RATHWA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state:

(a) the number of Nursing Colleges functioning, at 
present, In the State of Gujarat, district-wise;

(b) whether Government propose to set up any New 
Nursing College especially for those living In far-flung 
areas of State;

(c) whether the Government are conskiering to tower 
down the present expenditure; and

(d) If so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINQH): (a) The total expenditure Incurred on 
India’s 158 Missions and Posts abroad in the Rnancial 
Year 2000-2001 as per Revised Estimate (RE) was Rs. 
692 crores. In Rnancial Year 2001-2002 it is estimated 
to be Rs. 730 crores (RE).

(b) The recommendations of the Expenditure Reforms 
Commission shall be acted upon according to functional 
requirements.

(c) and (d) Ministry of External Affairs keep the 
expenditure on our Missions abroad under close scnitiny. 
Against the Budget Estimate of Rs. 756 crores, during 
the year 2001-2002, the revised expenditure is Rs. 730 
crores.

Declaration of National Highway In Karnataka

3777. SHRI R.S. PATIL:
SHRI G. PUTTA SWAMY GOWDA:
SHRI G.S. BASAVARAJ:

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
There is only one College of Nursing functioning in the 
State of Gujarat at Ahmedabad.

(b) No. Sir.

(c) Does not arise.

(d) Opening of Colleges of Nursing comes within the 
purview of the State Government.

Expenditure on Embassies

3776. SHRIMATI JAYABEN B. THAKKAR; Will the 
Minister of EXTERNAL AFFAIRS be pleased to state;

(a) the total expenditure incurred on various 
Embassies per annum by the Government;

(b) the action being taken on various 
recommendations made by the Commission on 
Expenditure in this regard;

Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) the total number of State Highways in Kilometres 
declared as National Highways by the Government so far 
since 1998-99 in various States;

(b) whether Kamataka has requested the Government 
to declare 1100 Kms of roads as National Highways; 
and

(c) If so, the action taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. 
(RETD.) B.C. KHANDURI): (a) The total length of State 
roads declared as National Highways in various States 
since 1998-1999 in 19595 km.

(b) Yes, Sir.

(c) The proposal would be consMered alongwith 
similar proposals received from other State Governments 
after the finalisatton of the'10th Rve Year Plan and 
availability of funds, keeping In view the revised criteria 
for declaratton of new Nattonal Highways, traffic needs 
and inter-se prtority.
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3778. SHRI A. VENKATESH NAIK: 
SHRI RAMSHETH THAKUR;

ModemlMtion of Ports

Will the Minister of SHIPPING be pleased to state;

(a) whether the Government propose to modernise 
Ports and to provide additional facilities to reduce the 
transanction costs; and

(b) if so. the details of the Ports identified for the 
purpose?

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI SHRIPAD YASSO NAIK); (a) and (b) 
Modemisation of major ports in the country is an ongoing 
process involving a slew of measures which includes 
upgradation/conversion of existing conventiontd berths to 
suit emerging requirements; construction of new berths; 
upgradation of cargo handling equipment and maintenance 
procedures; redesigning and upgradation of internal road 
network and circulation systems where required; 
upgradation of storage facilities and other port 
infrastructure coupled with modem management practices. 
These measures are expected to contribute towards cost 
effective services and enhancement of sen̂ ice quality in 
the major ports.

[Translation]

Telecom Regulatory Authority of India

3779. SHRI SHIVAJI MANE; Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state:

(a) the objective behind setting up of Telecom
Regulatory Authority of India; -

(b) the works perfonned by this Authority during the 
last two years;

(c) whether this authority is not functtoning properly:
and

(d) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR); (a) In terms of the provlstons 
contained in the Telecom Regulatory Authority of India 
Act 1997 as amended by the Telecom Regulatory 
Authority of India (Amendment) Act 2000, the objectives 
behind establishing the Telecom Regulatory Authority of

India are to regulate the telecommunteatione services, to 
promote and ensure orderiy growth of the telecom sector 
and to protect the interest of service providers and 
consumers of telecom sector.

(b) Salient features of the important works performed 
by the Authority during the last two years, as Intimated 
by the Authority, is given in the enctosed Statement.

(c) No, Sir.

(d) Does not arise in view of (c) above.

Statement

The worits performed by Telecom Regulatory Authority 
of India (TRAI) in the last two years are enumerated 
below:

(A) Recommendations on need and timing for 
introduction of new service provider and terms and 
conditions of licence to a service provider

In temw of the provisions of the TRAI Act 1997, 
TRAI (the Auttwrity) has given recommendations to the 
Government, or responded to comments of the 
Government on previous recommendations on the 
foltowing matters during the last two years:

(i) Licensing issues for Basic Service Providers.

(ii) Licensing issues for National Long Distance 
Service Providers.

(iii) Lteence Fee, Tenns & conditions of Licence 
Agreement for Global Mobile Personal 
Communk:ation by Satellite Service.

(iv) Issues relating to Cellular ktoblle S en ^ .

(V) Fresh Licenses for VSAT Services.

(vi) Provision of Mobile Community Phone Services.

(vii) Introductton of 4th operator of Celluiar Mobile 
Services.

(vNi) Lk»nsing Issues relating to Pubik; Mobile Radto 
Trunking Operators.

(Ix) Issues relating to license temw and conditions 
for Radk) Paging Services.

(x) Licensing issues related to voice mall/audtotex.

(xi) Unified Message Service.
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(xiil) INSAT MSS Repotting Services.

(xlv) Filling up of vacant slots for cellular services in 
four Circles.

(xv) Licensing issues relating to International Long 
Distance Service Providers.

(xvi) Introduction of Internet Telephony.

In the process of making its recommendations, the 
Authority produces a detailed papers on the subject based 
on which consultation are held and responses/comments 
on the issue are invited from all stakeholders. It holds 
public consultations through Open House Meeting in major 
cities of the country. During the last two years 42 pubik: 
consultations were held. In addition the Authority conducts 
meeting/seminars and workshop inviting specific experts 
and stakeholders including industry, research institute, 
Consumer Organizations for understanding and knowing 
their response. In last two years seven Seminars were 
held.

B. Fixation of rates of Telecom Services

The Authority has notified the tariffs for various 
Telecommunications services under the Telecommunlcatk>n 
Tariff Order 1999 and its amendments. During the last 
two years the Authority has notified 13 substantives 
decision with respect to Tariffs.

In addition to issuance of Tariff Orders, the Authority 
also made two determinations ordering the Cellular Mobile 
Service Providers to refund Migration Fee and WPC 
charges levied, if any, in contravention of the Tariff Order 
issued by the Authority and to refund the excess charges 
levied in respect of ISD Calls made on Sundays and 
National Holidays.

(C) Ensuring compliance of terms and conditions of 
licence agreement

The Authority has prescribed quarterly performance 
monitoring reports from sen/ice providers and these reports 
are analyzed vis-a-vis the terms and conditions of licence, 
it also holds regular meetings with servkse providers for 
reviewing their performance and compliance with the 
various tenrw and conditions their Iteence agreenwnts.

(0) Ensuring effective interconnection:

The Authority has specified the principles of 
interconnection and revenue share, it addresses

(xii) Universal Service Obligations. interconnection problenw which arise between different 
service providers, and notifies from time to time the 
interconnection rates or revenue share applicable to 
specific types of call carriage.

In the last two years, the Authority has issued the 
following two Regulations on interconnection and revenues 
shares:

(i) Telecommunwation Interconnection (Charges & 
Revenue Sharing) Regulatkjn 2001 wrtiteh specify 
the mechanism for revenue sharing 
anangements between the interconnecting seeker 
and interconnection provider.

(ii) Telecommunication Interconnection (Port 
Charges) Regulatton, 2001 which specify the port 
charges for Interconnection seekers from the 
Interconnection Provider to be applicable w.e.f. 
31st January, 2002.

Further the Authority had setup a High Level 
Technteal Committee comprising of its officials and several 
experts/stakeholders to implement the National Long 
Distance Guidelines. Based on the deliberation, the 
Authority conveyed to the Government its views on carrier 
access code for the National Long Distance Operators, 
and other issues relating to equal ease of access.

(E) Steps talten to protect tlie interastt of consumers 
of telecommunication services:

The Authority emphasizes the interests of consumers 
in its policy decisions, and encourages the partksipation 
of these organizations in providing ti>eir inputs and to 
participate actively in its process. To t>etter inform and 
involve these organizations in its process, it notified a 
Regulation in January, 2001 to register them with It and 
to specify a systematic framework for it to interact with 
them. At present 17 Consumer Organizattons/NGOs form 
different parts of the country have t>een registered with 
the Authority. It holds periodic meetings with these 
organizations to discuss various issues.

The recommendatkjns of the Authority on Universal 
Servkse Obligations also cater specifically to consumer 
interests, in particular those residing in rural aivj remote 
areas.

(F) Steps taken to facilitate competition and promote 
efficiency in the operation of telecommunleation 
services so as to facilitate growth In aueh services:

TRAI’s recommendations, its work on interconneclton, 
the tariff frameworit that it has put in place -  all these
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focus on encouraging competition and prontoting the 
efficiency of operation in the telecom sector. For this 
purpose, the Authority adopts a technology neutral 
approach, and provides an open platfonn for stakeholders 
to discuss the issues with them.

The Authority has also obtained expert views through 
special studies/seminars for further analysis of issues that 
will affect the efficiency of the telecom sector, such as 
the types of policies to t>e followed in a converged 
environment, how to ensure a smooth transition of the 
Access Provision by Cable Operators, the appropriate Inter 
Carrier Billing for Interconnection in Multi Operator 
situation.

(Q) Steps taken to ensure effective compliance of 
Universal Service Obligation:

The Authority provided its recommendations to the 
Government on Universal Service Obligation (USO) policy, 
after a very detailed consultative process.

(H) Liiying down standards of Quality of Service to 
be provided by the Service Providers and ensuring 
the Quality of Service:

The following standards of quality have been 
prescribed and the Authority is monitoring as to whether 
these instructions are being followed for providing better 
and proper sen/ices to the consumer.

(i) Basic and Cellular Mobile Service Providers:

The Authority had issued a Regulation laying down 
the standards of Quality of service to be provided by the 
basic and cellular mobile telephone services providers. 
This Regulation specifies the values of parameters, which 
are required to be met by the basic and cellular mobile 
telephone service providers after the end of 12 months, 
24 months and 48 months from the date of issues of 
this Regulation.

(ii) Internet and Dial up internet Access:

The Authority has issued a Regulation on Quality of 
Service of Leased Line and Dialup Access for Internet 
on 11th December, 2001. TRAI is one of the few 
regulators to prescribe benchmarits for QOS for Internet.

Ruies Relating to Discretionary Grants

3780. SHRI RAVINDRA KUMAR PANDEY: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state:

(a) the existing rules to provide grants to the patients 
under his discretionary grants and the diseases, the 
patients of which are sanctioned these grants;

(b) the total amount sanctioned under the above 
grants and the number of patients benefited therefrom 
during the last three years;

(c) whether the Government propose to enhance the 
amount being provided to the patients under the 
discretionary grants in commensurate with the ailment of 
the patients and to amend the existing rules accordingly; 
and

(d) if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
Financial assistance under Health Minister's Discretionaiy 
Grant is available to poor and needy patients to defray 
a part of expenditure on hospitalization for undergoing 
major surgical intervantions and treatment of major 
diseases. The diseases for which grants are sanctioned 
are heart ailments, kindney transplantation, hip & knee 
replacement, cancer, AIDS, hepatitis, eye, tumour etc. As 
per existing rules, grants may be sanctioned out of Health 
Minister's Discretionary Grant for the following purposes;-

A. providing comparatively small scale financial 
help to individuals, voluntary organizations and 
private hospitals and dispensaries for the 
purpose to medical relief and health devek>pment 
and carrying on researches in the field of 
medical treatment and pubUc health;

B. giving relief to the poor and needy chronic 
patients, suffering from T.B., Leprosy etc. and 
the blind and disabled;

(N.B. -  Financial grant for treatment of TB is not 
given presently, as free treatment of TB is availat>le under 
National TB Control Programme).

C. providing amenities for the inmates of Leprosy, 
Asylums, Crippled Children's Homes, etc.

(Note: Government servants (Central as well as State 
Government Emptoyees) will not, however, be eligible to 
receive financial assistance out of the Health Minister's 
Discretionary Grant.)

(ii) All grants shall be made at the discretkm of tfw 
Health Minister and under his orders given 
(personally) in writing.
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(iU) Th® amount of the grant in any one case shall 
not ordinarily exceed Rs. 20,000/- during a 
financial year.

(iv) All grants shall be of a non-recuning nature and 
no recurring liability shall be undertaken.

(V) The grant shall be utilized by the grantee within 
a year of its sanction.

(N.B.-Reimbursement of expenditure already 
incurred is not adniissibie)

(vi) The grantee shall have to furnish a certificate 
to the affect that the grant has been utilized for 
the purpose for which it was sanctioned.

(vii) The said utilization certificate shall be supported 
by the grantee either by the audited statement 
of accounts (audited by a chartered accountant) 
or by details of expenditure supported by 
relevant receipts, vouchers etc. as the case ntay 
t>e.

(viii) Grants or aids out of the l-lealth Minister’s 
Discretionary Grant will not ordinarily t)e made 
to individuals or voluntary organizations if grants 
or aids for the same purpose or ot̂ ective have 
been made by another Ministry or Department 
or under any other schemes of the Ministry of 
Health.

(b) (Rs. in lakhs)

Year No. of Beneficiaries Amount Disbureed

1999-2000 270 44.88

2000-2001 406 6539

2001-02 631 105 XX}

(c) No, Sir.

(d) Does not arise.

Person* of Indian Origin

3781. SHRI RATTAN LAL KATARIA: Win the Minister 
of EXTERNAL AFFAIRS be pleased to state:

(a) the number of persons of Indian origin lining 
abroad; and

(b) the number of thereof country-wise?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) An estimated number of 
1,80,42,580 persons of Indian origin are Hving abroad. In 
addition there are approximately another 15 lakhs people 
of Indian origin living in various parts of the world who 
or their ancestors have migrated to the country of 
residence from third country.

(b) Statement is enclosed.

Statement

Size of overseas Indian Community: Country-wise

Country PIOs Indian citizens Stateless Total

1 2 3 4 5

Afghanistan 500 500

Algeria 5 40 45

Andon-a 200 200

Angola 45 250 295

Argentina VOO 400 1,600

Armenia 200 200

Australia 160,000 30,000 190,000

Austria 3,005 8,940 11,945
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1 2 3 4 5

Azerbayan 250 250

Bahrain Nil 130,000 MOflOO

Baibados 2,100 100 2,200

Belarus 70 70

Belgium Nil 7,000 7,000

Belize 500 500

Benin 450 450

Bhutan 1,500 1,500

Botswana 3 ^ 6,000 9,000

Brazil 1,500 400 1,900

Brunei 500 7,000 100 7,600

Bulgaria 20 20

Bunjndi 300 300

Cambocya 150 150 300

Cameroon 250 250

Canada 700,000 150,000 1/XX) 851XXX)

Capa Verde 4 4

Chad 125 125

Chile 39 611 650

China 5 300 305

Colombia 1 19 20

Comoro^ 50 50

Costa Rica 1 15 16

Cote d'Ivoire 30 270 300

Croatia 10 10

Cyprus 300 300
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1 2 3 4 5

Czech Republic 20 400 420

Denmark 900 12,52 2,152

DijiboutI 280 280

Dominica 20 20

Ecuador 5 5

Egypt 40 1350 1390

Eritrea 30 1,723 1,753

Ethiopia 34 700 734

Fiji 336 ̂ 79 250 336329

Finland 410 750 10 1,170

France 55,000 10,000 65,000

G. Bissau 25 25

Gambia 135 135

Germany 10,000 25,000 35,000

Ghana 2flOO 1300 3300

Greece 7,000 7,000

Guadeloupe 40JOOO 40,000

Guatemala 22 22

Guyana 395 ̂ 50 100 395350

Hong Kong 28,500 22 poo 50300

Indonesia 50,000 5,000 55,000

Iran 800 800

Iraq 50 60 110

Ireland 600 1,000 1,600

Israel 45,000 300 - 45300

Italy 36,000 35,500 71300
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1 2 3 4 5

Jamaica 6 0 ^ 1,500 61,500

Japan 1,000 9,000 10,000

Jordan 30 900 930

Kazakhstan 1,127 1,127

Kenya 85,000 15,000 2,500 102300

Korea (DPRK) 5 5

Korea (ROK) 200 2,500 2,700

Kuwait 1,000 294,000 295,000

Kyrgyzstan ,100 100

Laos 18 107 125

Let)anon 25 11,000 11,025

Libya 400 12,000 12/400

Lthuania 5 5

Mad&Qascar 25,000 3/XX) 1,000 29,000

Malaysia 1,600/XX) 15,000 50,000 1,665,000

l̂ taldves 1 9,000 9,001

Mali 20 20

Mauritius 704,640 11,116 715,756

Mexico 400 400

Mongolia 35 35

Morocco 25 350 375

Mozambique 20,000 870 20370

Myanmar 2,500,000 2flOO 400,000 2,902,000

Namibia 32 78 110

Netherlands 200,000 15,000 2flOO 217,000

New Zealand 50,000 5,000 55,000
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1 2 3 4 5

Nigeria 8,000 17/)00 25/XX)

Norway 5,630 5,630

Oman 1,000 311,000 312,000

P.N. Gkiinea 1000 1000

Panama 211 1,953 2,164

Peru 10 135 145

Philippines 24,000 2,000 12/)00 38/XX)

Poland 75 750 825

Portugal 65,000 5,000 70/XX)

Qatar 1/)00 130,000 131^00

Reunion Islands 220,000 55 220,055

Romania 2 489 491

Russia 44 16,000 16/M4

Saudi Arabia 1,500,000 1,500,000

Senegal 13 8 21

Seychelles 2,000 3,000 5,000

Singaporo 217,000 90,000 307,000

Slovakia 100 100

Solomon Islands 20 20

South Africa 1 )̂92,500 6,500 1p99,000

Spain 16,000 13,000 29,000

St. Luda 200 200

St. Vincent & the Grenadines 160 160

Sudan 300 UOO 1,500

Suriname 150,306 150 150^56

Sweden 9,000 2,000 11/XX)
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1 2 3 4 5

Switzerland 8,400 4300 300 13,500

Syria 1^00 1300

Taiwan 1,800 1300

T«yiklstan Nil 400 400

Tanzania 85,000 5,000 90,000

Thailand 70/300 15,000 85,000

Trinidad & Tobago 500,000 600 500,600

Tunisia 70 70

Tuii<ey 300 300

UAE 50,000 900,000 950,000

Uganda 7,000 5,000 12,000

UK 1,200,000 1,000,000 2,200,000

Ukraine 3/WO 3/400

USA 1,678,765 1,678,765

Uzbekistan 40 650 690

Vanuatu 50 50

Venezuela 400 280 10 690

Vietnam 320 320

Yemen 100,000 900 100,900

Zambia lO/XW 3,000 13,000

Zimbabwe 15^00 uoo 16.700

12657702 4915958 468920 18042580

[English]

Expansion of Tolephon* Exchanges In Tamil Nadu

3762. SHRI N.T. SHANMUQAM: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: -

(a) the numt>er of telephone exchanges expanded 
with their capacity in Tamil Nadu during the last three 
years and as on March 31, 2002, district*wise;

(b) whether the Qovemment propose to expand the 
remaining telephone exchanges in these States during 
the 2002-2003; and

(c) if so, the details thereof, location-wise?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR); (a) to (c) The infonnation is 
being cotoded and wm be laid on the Table of the House.
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rrmnsletionj

New P.O. in Bihar and Modemiaation of P.O.

3783. SHRI DINESH CHANDRA YADAV: Will the 
Mlnlater of COMIWIUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state:

(a) the place-wise details of the new post offices to 
t>e opened in Bihar particulariy in Khargaria, Saharsa, 
Madhepura and Supaul districts during the Tenth Five 
Year Plan;

(b) whether the Qovemment propose to modernise 
the Post offices of Bihar; and

(c) If so, the details thereof?

THE K4INISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR); (a) Opening of new Post Offices 
is subject to the fulfillnwnt of the prescribed nonns and 
availability of requisite resources.

(b) Department of Posts has been modernizing the 
Post Offices in the entire country including Bihar.

(c) 65 Post Offices have been modernized so far in 
Bihar. Names of Post Offices nuxlemized are given in 
the enclosed Statement.

Statement

Lit of Post Offices Modernised In Bihar Circle

SI.
No.

Name of the 
Post Office

Category of 
Post Office

1 2 3

1. Chhapra HO

2. Katihar HO

3. Motlhari HO

4. Sitamartii HO

5. Hajipuri HO

6. Gaya HO

7. Aurangatiad HO

8. Suagam HO

9. B. Sharif HO

1 2 3

10. Buxar HO

11. Banl(a HO

12. Muzaffarpur HO

13. Dart)hanga HO

14. Patna GPO HO

15. Dhanbad HO

16. Patna City SO

17. Patna Secretariat SO

18. Ranchi HO

19. Sakshi SO

20. Samastipur HO

21. Barauni HO

22. BetUah HO

23. Dalslngsaral HO

24. Daltenganj HO

25. Dhaka SO

26. Dumka HO

27. Hazaribagh HO

28. Jamshedpur HO

29. Munger HO

30. Raxaul HO

31. Sasaram HO

32. Siwan HO

33. Bankipore HO

34. Bhagalpur HO

35. Bihar Sharif HO

36. Chapra HO

37. Gaya HO

38. Hajipur HO

39. Lehereasarai HO

40. Motlhari HO

41. Saharsa HO
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1 2 3

42. Supaul SO

43. Jamshedpur HO

44. JamuH SO

45. Katni SO

46. Khagria HO

47. Narkatia Ganj SO

48. Pusa SO

49. Gumla HO

50. Khagaria SO

51. MadhubanI HO

52. Patna GPO HO

53. Samastipur HO

54. Raiendra Nagar SO

55. Patna University SO

56. Patna City SO

57. Fatuha SO

58. Nawada HO

59. Bodhgaya SO

60. Nalanda SO

61. Jamui HO

62. Gopalgaryj HO

63. Laheriasarai HO

64. Sheohar SO

65. Muzaffarpur HO

[English]

Change In FninchlM Pattern of PCO*

3784. SHRI P. RAJENDRAN: WHI the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state:

(a) wfiether the Government propose to change the 
franchising pattern of the Put)lic Can Offices (PCOs), by 
replacing the individual operatots and entmsdng the entire 
system to a few corporate bodies;

(b) if so, the details thereof; and

(c) the advantage to be derived from such change?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) Sir, Government have not 
approved any proposal to change the franchising pattern 
of the PCOs by replacing the individual operators. 
However, there is a proposal to introduce card operated 
automated pay phones.

(b) Does not arise in view of (a) above.

(c) The advantages envisaged In the proposed 
scheme indud the following:—

(i) consumers will have choice for use of sard pay 
phone and manually operated booths.

(II) The growth of pay phones would be unKonn 
and systematic resulting in availability of more 
and more pay phones to the public at large.

(iii) Mora revenue can be generated.

(iv) Reduction in complaints of overcharging by PCO 
operators.

(v) Prolonged availability of the service. 

[Tnnslatlon]

Special Fund for Newly Created States

3785. SHRI BRAHMA NAND MANDAL: Will the 
PRIME MINISTER be pleased to state:

(a) whether the Union Government propose to 
constitute special fund for development of the newly 
created States during the next financial year,

(b) if so, the State-wise details of the amount to be 
spent thereon?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMAU SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBUC GRIEVANCES 
AND PENSIONS, MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) No Sir.

(b) Does not arise.

024 (Saka) to Qu»atlon» 364
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Wictoning of National Highway No. 80

3786. SHRI 8UBODH ROY: Will the Minister of 
ROAD TRANSPORT AND HIGHWAYS be pleased to 
state;

(a) whether the Government propose for widening 
and upgradatlon of National Highway No. 80 in year 2002­
2003;

(b) if so, the allocation made by the Union 
Government for the above work and the target fixed for 
the completion of the work; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. 
(RETD.) B.C. KHANDURI); (a) and (b) A plan provision 
of Rs. 7.0 crores has been made for upgradatlon of 35 
km. section of National Highway No. 80 during 2002­
2003. It Is loo early to indicate the target for completion.

(c) Does not arise.

[English}

3787.

Coastal Shipping

SHRI Y.V. RAO:
SHRI MANSINH PATEL:
SHRI PRABHAT SAMANTRAY:

Will the Minister of SHIPPING be pleased to state:

(a) whether it is a fact that Govemment propose to 
give emphasis on coastal shipping;

(b) if so, the details thereof;

(c) the extent to which this will ease the transport 
burden on railways and road; and

(d) the likely expenditure to be incun’ed thereon?

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI SHRIPAD YASSO NAIK): (a) Yes. Sir. 
In this regard it has been decided by the Government to 
cany out a study on development of coastal shipping 
and Minor Ports.

(b) to (d) Does not arise.

Length of National Highways in Kerala

3788. SHRI KODIKUNNIL SURESH: Will the Minister 
of ROAD TRANSPORT AND HIGHWAYS be pleased to 
state:

(a) the details of the length of National Highways in 
Kerala in comparison to other States in Southem India;

(b) whether any National Highways have been 
planned for construction in the near future in Kerala;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. 
(RETD.) B.C. KHANDURI): (a) The details are given 
below:

SI. No. State Length of NHs 
(Km.)

1. Kerala 1440

2. Tamil Nadu 3758

3. Andhra Pradesh 4038

4. Karnataka 3570

(b) to (d) The proposal for conversion of State roads 
into National Highways in Kerala wouM be considered 
alongwith similar proposals received from other State 
Governments after the finalisation of the 10th Five Year 
Plan and availability of funds, keeping in view the revised 
criteria for declaratton of new National Highways, traffic 
needs and inter-se priority.

Institutions Agencies for Fllarla and 
Malaria Programme

3789. SHRI BHARTRUHARI MAHTAB: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state the names of the ‘institutions, agencies’ NGOs, 
Scientific Laboratories etc. in Orissa, which have been 
selected/kientiiied for undertaking this programme?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): 
Natk>nal Anti Malaria Programme (NAMP) and National 
Filaria Control Programme -(NFCP) are implemented in 
Orissa l>y the State Govt. NFCP is implemented through
15 Filaria Control Units, 15 Filaria Clintos and 2 Survey 
Units in urt>an areas. Further treatment of cases is also 
provided through PHCs.
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Apart from the State Government, ICMR institutions 
lil(e Regional Medical Research Council (RMRC), 
Bhubaneswar, Malaria Research Centre (MRC) Field 
Station, Rourkela are involved in the collaborative activities 
Hke Operational Research and Trainings.

The NQOs like Voluntary Health Association of India 
(VHAI), Indian Medical association (IMA) are also involved 
for imparting training to the Medical Practitioners through 
their local/regional branches.

Testa for HIV Confirmation

3790. SHRI T.T.V. DHINAKARAN: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) the details of the tests done under National AIDS 
Control Programme for confirmation of HIV;

(b) whether HIV confinnation tests are different for 
children of various age groups; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
There are various tests available of HIV based on the 
detection of antibodies and vims particles. These tests 
are: (i) Enzyme Linked Immunosortient Assays (ELISA);
(ii) Rapid HIV tests; (ill) Western Blot (WB); (iv) Indirect 
Ruroscent Antibody test (IFA); and (v) Polymerase Chain 
Reaction (PCR) for detecting virus parttoles.

Under the National AIDS Control Programme, ELISA 
and RapM HIV Assays are being used for diagnosis of 
HIV infected persons, asymptomatic HIV persons and 
epidemlologteal surveillance.

(b) and (c) Yes, Sir. The HIV status of chiklren betow 
the age of 2 years can be detected by a test known as 
Polymerase Chain reaction. Children have passive 
antibodies from HIV infected mothers which may not 
reveal the true HIV status of the child. These antibodies 
disapjsear around 18 months of age when sero conversion 
takes place. Thereafter, HIV can be detected by 
conventional tests.

[Translation)

(b) the programmes of the Union Government to 
ameliorate the conditk>n of the poor people in the State; 
and

(c) the number of people benefited by these 
programmes?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL. PUBLIC GRIEVANCES 
AND PENSIONS, MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) to (c) 
Planning commission uses consumer expenditure survey 
data collected by National Sample Sun/ey Organisation 
in its large sun/eys for estimating nunnber of people living 
below poverty line at nattonal and state level. The latest 
such data is available for the year 1999-2000. The 1999­
2000 survey report on consumer expenditure does not 
have data for Jharkhand state separately. Therefore, the 
number of people living beluw poverty line is not available 
for the state of Jharkhand.

Haj Pilgrims

3792. SHRI RAMSHAKAL: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state:

(a) whether the contingent of Haj Pilgrims sent by 
the Government this year was the second largest In the
world;

(b) H so, the number thereof in comparison to the 
previous year along with the facilities provkied by the 
Government to them; and

(c) the sources from where the funds are mobilized 
for providing facilities to them?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) No Sir, it was the third largest in 
the worM.

(b) The total number of Indians, who performed Haj 
through Haj Commitlee, Mumbai and private tour operators 
last year and this year, is as under-

B.P.L In Jharkhand

3791. SHRI JAGDAMBI PRASAD YADAV: Will the 
PRIME MINISTER be pleased to state;

(a) the number of people living betow poverty Hne in 
Jhart<hand;

2001

2002
118,512

118,759

As regards facilities provided to the pilgrims, the 
welfare of pilgrims during their stay in the Kingdom of 
Saudi Arabia is the primary responsibility of the
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Government of the Kingdom of Saudi Arabia. However, 
in consultation with the Saudi authorities, the Government 
of India provide assistance to Indian pilgrims during their 
stay in the Kingdom of Saudi Arabia as a welfare 
measure. For this purpose, the Government of India sets 
up hospitals & dispensaries and deploys a number of 
doctors, nurses, other paramedics and supplies medicines 
for the use of pilgrims. It also deputes administrative 
staff to assist in the general welfare of pilgrims.

(c) The pilgrims themselves pay for all their expenses 
incurred during their stay in the Kingdom of Saudi Arabia. 
Accommodation units are hired in Maltkah Mulcan-amah 
and Madlnah Munawwarah for the pilgrims through the 
Consulate General of India, Jeddah. Rentals are charged 
from the pilgrims. The facilities of transportation inside 
the Kingdom of Saudi Arabia, tented accommodation in 
Mina and Arafat and other necessary services are 
provided by various Saudi agencies. The payment on 
account of these services is made by Haj Committee 
through the Consulate General of India, Jeddah, after 
collecting the same from the pilgrims.

The Ministry of Civil Aviation, who is responsible for 
malting arrangements for air transportation of pilgrims to 
Saudi Arabia and back, charges a subsidized airfare of 
Rs. 12,000/- per pilgrim. This subsidized airfare is only 
provided to the pilgrims going through the Haj Committee, 
Mumbai. The total subsidy on account of this airfare of 
Haj pilgrims in the last three years is as follows:-

1999

2000 

2001

098.46 crore 

118.83 crore

148.36 crore (provisional)

The expenditure on sending doctors, nurses, & other 
paramedics, supply of medicines and other administrative 
staff for the welfare of pilgrims is bome by the Ministry 
of External Affairs.

Amendment of Central Secretariat Manual 
of Office Procedure

3793. SHRI BIR SINGH MAHATO:
SHRI LAXMAN GILUWA:

Will the PRIME MINISTER be pleased to state:

(a) whether the Govemment propose to amend the 
guidelines in Central Secretariat Manual of Office 
Procedure (CS-MOP) for replying the letters of Members 
of Parliament;

(b) if so, whether the Government propose to consult 
the elected representatives before finalsing these 
amendments;

(c) if so, the time by which the manual is likely to 
be amended; and

(d) if not. the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS, MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) to (d) The 
Central Secretariat Manual of Office Procedure (Para-60) 
dealing with Prompt replies to letters received from 
Members of Pailiamenf was amended, on 31.1.2001, to 
provide more realistic time limits for sending of replies of 
Members of Parliament, on the basis of suggestions 
received from the Members of parliament and in 
consultation with various Ministries/Departments of the 
Central Govemment.

Small Scale Inductrles In Rajasthan

3794. SHRI JASWANT SINGH BISHNOI: Will the 
PRIME MINISTER be pleased to state:

(a) whether the Govemment are aware that several 
Small Scale Industries are closing down in Rajasthan;

(b) if so, the number of Small Scale Industries In the 
State which have been closed by December 31, 2001;

(c) whether the Govemment are formulating any 
special scheme for promotion of Small Scale Industries 
in the desert distrkns of the State; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL. PUBLIC GRIEVANCES 
AND PENSIONS, MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) and (b) 
As reported by the Govemment of Rajasthan, 23,226 
small scale industrial units were closed in the State by 
December 31, 2001.

(c) and (d) No, Sir.
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Centrally Sponsored Schmiws/Projacts

3795. SHRI SUNDER LAL TIWARI:
KUNWAR AKHtLESH SINQH:
SHRI SATYAVRAT CHATURVEDI:

Will the PRIME MINISTER be pleased to state:

(a) whether the Government have decided to close 
down/defer the various Centrally sponsored Schemes/ 
projects:

(b) if so, the details thereof, and the reasons 
therefor;

(c) the estimated amount of savings to be made by 
the Government as result thereof;

(d) the present status of such schemes/projects;

(e) the number of employees/officers likely to be 
retrenched as a result thereof; and

(f) the steps being taken by the Govemment to tackle 
the sKuatton arising due to the closure of these schemes/ 
projects?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES. MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL. PUBLIC GRIEVANCES 
AND PENSIONS. MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE); (a) to (f) The 
Planning Commissran has undertaken a review of the 
existing Centrally Sponsored Schemes and sut>jected them 
to Zero-based Budgeting (ZBB), retaining only those 
schemes in the Tenth Plan that are demonstrably 
essential. The excercise will help in rationalizing the 
schemes by making them more focused and streamline 
the delivery system to ensure that benefits re^h the 
target group. The savings so generated are being re- 
deptoyed by the concerned administrative Ministiy/Planning 
Commission. The consequential impact on manpower is 
to be examined l>y the concerned administrative Ministry. 
However, the resources available with Ministries/ 
Departments have not gone down even after canying out 
this exercise. Therefore, the Staff hitherto emptoyed in 
the schenws being recomnftended for weeding out, may 
be re-depk>yed by the Ministries/Departments.

lEnglmh}

Heart Facilities

3796. SHRI CHANDRA BHUSHAN SINGH; Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state:

(a) whether the Govemment are aware of the World 
Health Organisation predlclion that by 2010 India woukl 
have 10 miUion heart patients, accounting 60 percent of 
the world's heart patients;

(b) whether it is a fact ttwt as per the research 
made deaths due to heart ailments in urt>an areas are 
Nghef than in the rural areas;

(c) if so, the details in this regard; and

(d) the steps taken by the Govemment to provide 
diseases treatment facilities in all the hospitals in uit>an 
and mral areas?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (c) A report published by World Health Organizatton 
titled The Global Burden on Disease' has predk:ted that 
by 2010 the number of disability adjusted life years 
(DALY) due to cardiovascular diseases would anKUint to 
34.9 million in India. The corresponding figures for the 
world would be 175.8 million. In percentage terms, this 
works out to 20%. The data on mortality published in the 
report on Medical certlfteatkxi oh causes of death (1977) 
by the Registrar General of India indicate that the utt>an 
areas show a higher mortality due to Diseases of 
Circulatory System (20% for females and 23% for males) 
as compared to the mortality rates due to cardiovascular 
diseases in rural areas (12.1%).

(d) Cardk) Vascular diseases are managed at various 
levels in the Urt>an Health Care Institutions and Rural 
Health Care Delivery System in the country both in the 
public and private sectors. Apart from several district level 
hospitals, which provide secondary level health care 
facilities, premier govemment hospitals and autonomous 
institutions like All India Institute of Medical Sciences, 
New Delhi and Post-Graduate Institute of Medical 
Educatkm & Research (PGIMER) Chandigarh provide 
specialized tertiary care facilities in the field.

Criteria Adopted by KVIC for Development 
of Khadi Industry

3797. SHRI BIKRAM KESHARI DEO; Will the Minister 
of AGRO AND RURAL INDUSTRIES be pleased to state 
the details of the criteria adopted by Khadi and Village 
Industries Commission (KVIC) for selectk>n of Districts in 
the country and in particular the backward Districts of 
Orissa for development of Khadi Industries?

THE MINISTER OF AGRO AND RURAL 
INDUSTRIES (SHRI KARIYA MUNDA): The Khadi and
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ViHage Industries Commission (KVIC) implements Khadi 
and Village Industries Programmes throughout the country 
Including the backward districts of Orissa. All districts are 
eligible for coverage under the programmes of the KVIC.

Private Blood Bank

3798. SHRI K.E. KRISHNAMURTHY: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether Government are aware that Private 
SkxKjs Banks are not adhering to the norms laid down 
by the National AIDS Control Organisation;

(b) if so, whether the Government propose to stop 
giving licenses to Private Blood Banks in the country in 
view of curtailing the AIDS Virus;

(c) whether any directions have been issued to State 
Governments in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
and (b) All the bk>od banks, including Private Blood Banks 
require a license to operate. Under Drugs and Cosmetics 
Rules certain norms have been laid down for blood banks 
which include facilities for mandatory testing for 
Transfusion Transmissible Infections (e.g. HIV which 
causes AIDS). Only those Blood Banks adhering to these 
nonms are issued with a license.

(c) No, Sir.

(d) Does not arise.

[Translation]

Telephone Connection for Maharashtra

3799. SHRI DILIPKUMAR MANSUKHLAL GANDHI: 
Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state:

(a) the number of telephone connections provided 
on priority basis during the year 2001 in each state 
particulariy in Maharashtra;

(b) the number of telephone connections pending 
even after their getting sanctioned on the priority basis;

(c) if so, the details thereof; and

(d) the time by which such sanctioned connections 
are likely to be provided?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) to (d) The infonnation is 
being collected and will be laid on the Table of ttw House.

[English]

Harassment of Women Employees

3800. SHRI RADHA MOHAN SINGH: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state:

(a) whether a Complaint Committee has been 
constituted by the Government to deal with cases of 
harassment of women employees In the Indian Missions;

(b) if so, the numt>er of complaints received by the 
Committee since its constitutton with names of the Indian 
Missions from where the complaints have been received;

(c) the nature of the complaints received;

(d) the number of complaints disposed of; and

(e) the actk>n taken against those found guilty in this 
regard?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) Yes, Sir. Ministry has constituted 
a "Complaints Committee* to deal with the cases of 
harassment of women employees in the Ministry and in 
Indian Missions and Posts abroad. This was done in 
pursuance of Hon’ble Supreme Court’s decision in the 
case of Vishaka Vs State of Ra|asthan. The Committee 
is responsible for conducting independent Investigations 
into allegations of sexual harassment received from 
women employees.

(b) The Committee has not received any complaints 
since Its constitutton.

(c) to (e) Do not arise.

Electric Operated Vehicles

3801. SHRI S.D.N.R. WADIYAR: Win the Minister of 
ROAD TRANSPORT AND HIGHWAYS be pleased to 
state:

(a) whether the Government propose to promote 
Electric operated vehkdes in the country;
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(b) if 80, the technology adopted tor the purpose;

(c) whether any systematic plan has been formulated 
for the purpose and particularty for the metropolitan cities; 
and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. 
(RETD.) B.C. KHANDURI): (a) to (d) The Government is 
supporting research, development and demonstration of 
battery operated electric vehicles (EVs), which are 
environmentally benign and conserve the fossil fuels. The 
Government is implementing a programme on 
demonstration of electric operated vehicles through Nodal 
Agencies and Departments in the States and Union 
Territories, with provisions of Central Financial Assistance 
(CFA). During 2001-2002, the CFA is being provided for 
the purpose of new, indigenously manufactured 10 seater 
and bigger capacity passenger vehicles powered by 
batteries with a range of at least 70 kilometers per charge 
of batteries used.

The Government is providing financial assistance to 
Bharat Heavy Electricals Limited, Bhopal, Ms. Scooters 
India Limited, Lucknow, Ms. Mahendra Eco Mobiles 
Limited, Mumt>ai and Reva Electric Car Co. Private Limited 
Bangalore for the promotion of battery operated vehteles 
in the country. Besides, a pilot project to Scooters India 
Limited, Lucknow and Ms. Mahendra Eco Mot>iles Limited, 
Mumbai for demonstration and field performance 
evaluation of 300 number of battery-operated three- 
wheelers in Delhi, Agra, Allahabad, Ahmedabad, Kolkata, 
Lucknow, Coimbatore and Pune has also been sanctioned. 
For this, Govemment is providing a grant of Rs. 1.00 
lakh per vehicle. There is also a pro|ect to carry out 
extensive testing of 40 numbers of battery operated 
electric passengers cars.

[Translation]

Research on Pollution Growth

3802. SHRI SHIVRAJ SINGH CHOUHAN:
SHRI VUAY KUMAR KHANDELWAL:

WIH the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) the total amount spent on conducting research in 
regard to control the population growth in the country 
during the Eighth Five Year Plan;

(b) the amount earmarked and spent for the purpose 
during Ninth Five Year Plan;

(c) the details of the research being conducted by 
different instltuttons of the country in this regard;

(d) whether the Govemment have formulated a long 
temn policy to control populatton in the country; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
The total amount spent on Research & Evaluation during 
Eighth Five Year Plan was Rs. 81.84 crores.

(b) The approved outlay and antksipated expenditure 
on Research & Evaluatton during Ninth Five Year Plan 
was Rs. 129.45 crore and Rs. 114.02 crore respectively.

(c) The International Institute of Population Sciences, 
Mumbai and Population Research Centres in different 
States conduct socio-demographk; research on various 
population related issues.

Indian Council of Medical Research (ICMR) conducts 
research on contraceptives and related medteal concerns, 
while Central Drugs Research Institute conducts research 
on traditional remedies for contraceptive properties In the 
area of population growth.

(d) and (e) Government have adopted National 
Population Poluy in February, 2000, with the immediate 
objective of addressing the unmet needs for contraception, 
health care, infrastnjcture and health personnel and to 
provkle Integrated servk;e delivery for t>a8k: reproductive 
and chiM health care. The medium tenn objective of the 
Policy is to bring the Total Fertility Rate to replacement 
levels by 2010, through vigorous Implementation of inter 
sectoral operational strategies. The k>ng temi objective is 
to achieve a stable population by 2045, at a level 
consistent with the requirements of sustainable economic 
growth, social devek>pment and environmental protectton.

The Pdtey enumerates 12 Strategies atong with an 
Actton Plan to operationalised these strategies to achieve 
the goals as envisaged in the Polny.

Grant of Loan to Rajaetlwn

3803. DR. JASWANT SINGH YADAV: Will the 
Minister of SMALL SCALE INDUSTRIES be pleased to 
state:
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(a) the number of Small Scale Industries presently 
functioning in the State of Rî asthan;

(b) the details of loan granted to the Smalt Scale 
Industries in the State of Rajasthan during the last three 
years; and

(c) the details of loan granted out of it to the persons 
belonging to SCs/STs/Backward Classes and other weaker 
sections of the society, year-wise?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES. MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES

AND PENSIONS, MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) As 
reported by the Government of Rî asthan, there are 89568 
registered small scale industrial units functioning in the 
State upto December, 2001.

(b) and (c) As per the infomiation supplied by the 
Government of Rajasthan, details of loans, Institution-wise 
granted to the small scale industries in the State of 
Rajasthan and loans granted out of it to SCs/STs are 
given as under.

(i) Rajasthan Rnancial Corporation

1999-2000 2000-2001 2001-2002

Loans granted in 
Rs. Crore)

189.64 176.07 120.51 
(upto Feb. 2002)

Loans granted to 
SCs/STs (in Rs. 
Crore)

1.25 2.14 0.46
(upto Feb. 2002)

(ii) Small Industries Development Bank of India

1999-2000 2000-2001 2001-2002

Loans granted (in 
Rs. Crore)

195.23 127.96 105.90

Loans granted to 
SCs/STs (in Rs. lakhs)

15.05 0 24.7

(iii) Banks

1998-1999 1999-2000 2000-2001

Loans granted (in 
Rs. Crore)

565.88 510.94 601.07

Loans granted to 
SCs/STs (in Rs. Crore)

Not available separately

The infonnation on loans granted to backward classes and other weaker sections is not available separately for any 
institution.

[English]

Foreign Minister's Visits to China

3804. SHRI SADASHiVRAO DADOBA MANDLIK: 
SHRI SUKDEO PASWAN:
SHRI C.N. SINGH:
SHRI RADHA MOHAN SINGH:

SHRI PRAKASH V. PATIL
SHRI NAMDEO HARBAJI DIWATHE:
SHRI C. SREENIVASAN:
SHRI AMBAREESHA:

WW the Minister of EXTERNAL AFFAIRS be pleased 
to state:
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(a) the bHaleral and multHateral issues diacussed by
him during his recent visit to China;

(b) the agreements signed on the occasions including
thie temfis of agreements;

(c) whether India and China agreed to complete the
delineation of the Line of Actual Control (LAC) within a
reasonable time frame; and

(d) if so, the .details thereof?

THE {MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) Issues discussed during the visit 
of External Affairs Minister to China included visit of Prime 
Minister to China, clarification of the Line of Actual Control 
(LAC), establishment of an annual bilateral dialogue 
mechanism on counter-terrorism, trade and economic 
cooperation, tourism, and provision of hydrological data 
pertaining to the Brahmaputra river during flood season.

(b) No agreements were signed during the visit.

(c) Yes. Sir.

(d) Both sides agreed to exchange maps of the I^C  
in the Western Sector at the next (12th) Expert Group 
Meting in Beijing in June 2002. Both sides wilt also do 
their best to complete the exchange of maps of the LAC 
in the Western Sector by the end of 2002, and will then 
t>egin the exchange of maps of the l^C in the Eastern 
Sector early next year.

Telephone Exchanges

3805. SHRI C.N. SINGH: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state:

(a) the number of telephone exchanges functioning 
in Uttar Pradesh at present alongwith their capacity 
separately, district-wise;

(b) whether the Government propose to set up new 
telephone exchanges and expand the capacity of existing 
telephone exchanges in the State during the current 
flnandai year 2002-2003;

(c) if so, the details thereof, location-wise; and

(d) the expenditure Mkely to be involved therein?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) to (d) The information is 
being coUected and win be laid on the Table d  the House.

Compenaatlon to Dry Dock Accident Victims

3606. SHRI VAIKO; WIH the Minister of EXTERNAL 
AFFAIRS be pleased to state;

(a) whether Indian Embassy in Dubai has submitted 
a report on the Dry Dock accklent in the country;

(b) If so the numtwr of Indians killed in the accident 
including the time by when the dead bodies were sent to 
India;

(c) whether any ex-gratia/interim compensation has 
been announced by the concerned Dubai authorities in 
this regard;

(d) if so, the details thereof; and

(e) the steps being taken by Union Government to 
provide relief to the next kin of the dead and also the 
injured?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) Yes, Sir.

(b) Nine Indian nationals were reported dead, out of 
whk;h one body has still not been recovered. All other 
bodies have been sent to India at the cost of Dubai 
Drydocks within the least possible time.

(c) and (d) No ex-gratia/interim compensation has 
been announced by the Dubai Drydock authorities. The 
compensation is regulated as per Workmen’s 
Compensation Act of the United Arab Emirates.

(e) The Consulate General of India, Dubai has 
rendered all necessary assistarxM to the affected persons, 
in securing compensatk>n and other dues from the tocal 
authorities.

Loss Suffered by Hooghly Dock and Port 
Engineers Limited

3807. SHRI AKBOR ALI KHANDOKER: Will the 
Minister of SHIPPING be pleased to state:

(a) wtietfier it is a fact that Hooghly Dock and Port 
Engineers Limited, Kolkata have been suffering losses 
for the last several years;

(b) If so, the details thereof alongwith the reasons 
therefor partk»jlarty for the last three years; and

(c) the steps taken by the Government to make the 
unit ecortomically viable?
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THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI SHRIPAD YASSO NAIK): (a) and (b)
Yes. Sir. The details of the 
years are as under-

losses for the last three

(Rs. in lakhs)

Year Net Loss Accumulated Loss

1998-99 2314.79 1470646

1999-2000 2000.28 16706.74

2000-2001 3097.75 1980449

The reasons for losses are attributable to (I) Low 
productivity; (ii) Lack of shipbuilding orders; (iii) Non­
availability of out-fitting berth and wet basin which are 
essential infrastructure support to carry out activities in 
an efficient manner (iv) Excess manpower; and (v) 
Outdated machinery and production facilities;

(c) Govemment have taken various steps to make 
the Company economically viable in the form of providing 
Plan and Non-Plan funds. In addition Govemment is giving 
grants to the Company to enable it to shed its excessive 
manpower through voluntary retirement scheme.

Help to Sell Nepalese Agricultural Producta

3808. SHRI VIRENDRA KUMAR: Wilt the Minister of 
EXTERNAL AFFAIRS be pleased to state;

(a) whether the Govemment of Nepal has sought 
some help from India to facilitate the sale of agricultural 
products; and

(b) if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) Yes. Sir.

(b) During the recently concluded visit to India of 
Nepalese PM. H.E. Mr. Sher Bahadur Deuba, both sides 
agreed to resolve as eariy as possible the diffkiulties 
faced in the export to India of Nepalese agricultural and 
primary products because of the quarantine regulatk>ns 
in India. Both sides further agreed to expedite the setting 
up of testing facilities at Gorakhpur and Raxaul so as to 
facilitate Nepalese food exports to India.

Telephone Connections In Hi-Tech City Hyderabad

3809. SHRI K. YERRANNAIDU: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state:

(a) whether the Andhra Pradesh Government has 
requested for providing 1000 connectk>ns of telephone 
sen/Kes to companies located In Hi-tech cKy; and

(b) if so, the reasons of the Govemment thereto?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR); (a) No, Sir.

(b) Exchanges have been installed in Hi-Tech City 
and additional telephone are being provided as and when 
required.

Recommendations of Expenditure 
Reforms Commission

3810. SHRI AMAR ROY PRADHAN; Will the PRIME 
MINISTER be pleased to state:

(a) whether any Expenditure Reforms Commission 
has been set up in the Department to give 
recommendations for reducing the existing wasteful 
expenditure;

(b) if so, the date on which it was .set up and its 
composition;

(c) the details of recommendations made by the 
commission;

(6) the details of recommendattons which are yet to 
be implemented alongwith reasons for not implementing 
them till date; and

(e) the time by which these are likely to be 
implemented?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS, MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) to (d) The 
Department of Space has not set up any Expenditure 
Reforms Commission (ERC). ERC was set up by the 
Ministry of Finance (Department of Expenditure). ERC 
reviewed 36 Ministries/Departments, out of total of 70. In 
regard to the remcuning Ministries/Departments Including 
the Department of Space. ERC had suggested that those 
Organisations may carry out'an in-house review of their 
functtons, activities and staictures and suggest suitable 
downsizing. Accordingly, a Woilt Study Group has been 
set up in the Department of Space to address all relevant
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issues with regard to quantum of working Tenth Plan 
period; quality of nwnpowen utilisation and deployment 
of existing staff; their depletion pattem; outsourcing 
possibilities, etc. A Committee has also been set up for 
rationalisation and simplification of procedures and systems 
and work practices. The work of these Committees is in 
progress. As recommended by ERC, the Department has 
also conducted a peer review of the four autonomous 
bodies functioning under the Department.

BSNL Plan

3811. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state:

(a) whether BSNL had chalked out a massive plan 
for investment during 2002-2003;

(b) if so, the details thereof; and

(b) The Bharat Sanchar Nigam Umited (BSNL) and 
Mahanagar Telephone Nigam Limited (MTNL) had 
requested the Telecom Regulatory Authority of India 
(TRAI) for removal of floor rental applicable for limited 
mobility.

(c) As per TRAI Act 1997, TRAI notifies in offteial 
Gazette the rate at whk:h telecommunication services, 
within India and outside India, shall be provided. TRAI 
has accordingly notified the rates for limited mobility to 
be provkied by Basic Servkse Operators and not agreed 
to the requests of BSNL and MTNL so far.

Atomic Power Plant In Andhra Pradesh

3813. DR. N. VENKATASWAMY: Will the PRIME 
MINISTER be pleased to state:

(a) whether there is any proposal to set up Atomic 
Power Plant in the State of Andhra Pradesh;

(c) the number of telephone lines likely to be provided 
during the current year and number out of them by mobile 
and WLL?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) and (b) As approved, BSNL 
has earmarked an amount of Rs. 14,076 crores for 
investment during the year 2002-2003.

(c) The number of telephone lines proposed to be 
provided during the year 2002-2003 are 64.34 lakhs. The 
number of telephones to be provided by Mobile (CMST) 
are 29.5 lakhs and by WLL are 11.94 lakhs, as per the 
approved plan.

Rmtal for Umlted Mobility

3812. SHRI RAMSHETH THAKUR: Will the Minister 
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Telephone operators have requested 
for lower rentals for limited mobility;

(b) if so, the details thereof; and

(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) Yes, Sir.

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS, MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) No, Sir.

(b) and (c) Presently, nuclear power projects have 
been taken up at sites for which clearances have already 
been obtained. The Site Selection Committee constitutsd 
by t̂he Department of Atomic Energy is also evaluating 
sites for setting up nuclear power stattons, at a future 
date, in different regions of country, including Andhre 
Pradesh. Site clearances on the environmental angle from 
Unk>n Ministry of Environnrant and Forests and on safety 
angle from Atomic Energy Regulatory Board are needed 
thereafter. The setting up of a Nuclear Power Plant in 
any region depends upon different energy options, 
available to the region, availability of a suitable site, future 
nuclear power programme and availability of financial 
resources.

Value Added Services of DOT and MTNL

3814. SHRI A. NARENDRA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state:
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(a) the status of vakw added servk^ being operated 
by DOT and MTNL at present; and

(b) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) and (b) MTNL is operating 
Cellular Mobile Services in Delhi and Mumbai and Bharat 
Sanchar Nigam Limited (BSNL), i.e. erstwhile Department 
of Telecom Operations (DTO)/Department of Telecom 
Services (DTS) is providing these sen/ices in Kolkata, six 
towns in Bihar including Patna and two towns in 
Jharkhand, viz. Ranchi and Jamshedpur. In addition, voice 
mail sen/ice is also being provided by these units. Some 
other value added services such as intelligent network 
services which cover virtual calling card, televoting, 
premium rate service, free phone service etc. are also 
being offered.

Dialysis Facilities In Government Hospitals in Delhi

3815. SHRI VILAS MUTTEMWAR: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state;

(a) whether the Government are aware that there is 
a large number of patients suffering from the kidney 
problems in Delhi;

(b) whether only two Government mn hospitals are 
equipped with the dialysis facility at present;

(c) if so, the reasons for not provMIng this life saving 
procedure in all the Government run hospitals;

(d) wtwther the Government have worked out the 
cost involved in equipping all the hospitals with this facility; 
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (e) In so far as Central Government is concerned, no 
specific survey has been conducted for kidney related 
problems in Delhi. The Central Government Hospitals, 
viz.. Dr. RML Hospitals and Safdarjung Hospital and All 
India Institute of Medical Sciences (AIIMS) are equipped 
with the dialysis facilities. In LHMC & Assoctaled Hospitals, 
the haemodialysis machines are in the process of being 
made operational.

investigation Report of Sub-Standard Medicines

3816. SHRI ARUN KUMAR: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to refer

to the answer given to USQ NO. 7857, 2779 and 429 
dated May 16, 2000, December 12, 2000 and July 25,
2001 regarding CBI lakto and state:

(a) if the investigation report of the CBI has since 
been received and if so, the details thereof;

(b) the action taken thereon;

(c) whether the CBI has raided number of medical 
stores, dispensaries recently and seized sub-standard 
medicines;

(d) if so, the details thereof;

(e) whether the laboratory tests of the samples seized 
has been completed; and

(f) if so, the details of the tests?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
and (b) The investigatkm reports have been received. As 
recommended by CBI, RDA for minor penalty proceecfings 
has been initiated against two doctors of Deen Dayal 
Upadhyay Hospital and three doctors of Safdarjang 
Hospital. New Delhi. *

(c) to (f) CBI/ACB/Delhi Branch had conducted two 
surprise checks during 2001-2002 on medical stores of 
the Hospitals/Dispensaries ain by MCD and DVB and 
seized samples of some medicines. The samples coNected 
have been sent to the Laboratory by CBI. The CBI will 
send its report to the concerned agencies which are not 
under the Department of Health.

[Translation]

National Highway In Jtiarlchand

3817. SHRI LAXMAN GILUWA: Will the Minister of 
ROAD TRANSPORT AND HIGHWAYS be pleased to 
state:

(a) whether the Government are aware of the fact 
that most of the National Highways passing through 
Jharkhand are in dilapidated condKions;

(b) the total amount sanctioned and released for 
repairing these National Highways during the last two 
years;

(c) whether the Government propose to release 
special amount of funds to Jhartdumd on priority ttasis 
immediately for repairing National Highways in the State;
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(d) If not, th« reasons therefor;

(e) ttie action Government propose to take to improve 
the condition of National Highways in the State; and

(f) the time by which repairing woric of National 
Highways Is likely to be completed?

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. 
(RETD.) B.C. KHANOURI): (a) National Highways passing 
through Jharkhand are being maintained generally in traffb; 
worthy condition within available resources.

(b) Total amount sanctioned and released for repairing 
the National Highways are as under.

Year Amount sanctioned
and released
(Rs. in lakhs)

2000-2001 846

2001-2002 1999

(c) In addition to normal maintenance and repair 
grant, funds amounting to Rs. 70 lakhs have been 
released for repairs of damages caused by floods on 
Nattonal Highways in Jharkhand.

(d) Does not arise.

(e) and (f) Devebpment and maintenance of National 
Highways is a continuous process and is being taken up 
on the ttasls of availabUity of funds and Inter-se priority.

[English]

Automatic Teller Machine

3818. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state:

(a) whether the Department has worked out any 
strategto alliance with UTI bank for setting up automatic 
teller machines at various premises of post offices;

(b) If so, wfietfier any post offices have been ktontified 
in the country for this purpose;

(c) whether post offfce savings bank holders will get 
automatic access to such UTI, ATM machines;

(d) if so, the details thereof;

(e) whether any servtee charges will be levied from 
the savings bank account hoklers; and

(f) If so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) to (f) The proposal for 
installation of ATMs in post offices is In a conceptual 
stage and no details Including selection of post offices 
for installation of ATMs have been finalised. UTI bank 
has been rented out space in only one post offices, i.e., 
Goi Oak Khana in New Delhi to set up one of their 
ATMs.

Opening of New P.O. in North>East Region

3819. SHRI GANTA SREENIVASA RAO: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state:

(a) whether Government propose to open new post 
offices In trlt>al, remote and far-fhjng areas of North-East 
Region;

(b) If so, the details thereof. State-wise;

(c) If not, the reasons therefor; and

(d) the effective measures being taken or proposed 
to be taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) and (b) Government propose 
to open new post offtees in Tribal, remote and far-flung 
areas of North East region subject to fulfillment of norms 
for opening of new Post Offices and availability of requisite 
resources.

(c) Does not arise in view of (a) and (b) at>ove.

(d) 10 per cent of the financial allocation for opening 
of new Post Offices under the 10th Five Year Plan is 
being allocated to the North East Region.

Registration of Doctors

3820. DR. RAGHUVANSH PRASAD SINGH: 
SHRIMATI KANTI SINGH:

WIN the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state:
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(a) whether the doctors qualified in various courses 
ain by the National Association for Reproductive and Child 
Health of India are not given registration by the Medical
Council of India;

(b) if so, the details thereof;

(c) whether the Government propose to pursue this 
matter with Medical Council of India; and

(d) if so, the details thereof and if not, the reasons 
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA); (a) 
to (d) No medical course mn by the national Association 
for Reproductive and Child Health of India Is recognised 
by the Medical Council of India and hence the question 
of giving registration to doctors qualified in various courses 
run by the Association does not arise.

Visit to Indonesian President

3821. SHRI NAMDEO HARBAJI DIWATHE:
SHRI C. SREENIVASAN:
SHRI AMBAREESHA:

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state:

(a) whether the President of Indonesia visited India 
recently;

(b) if so, the details of agreements signed;

(c) whether both the countries agreed to increase 
the volume of bilateral trade; and

(d) if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) Yes, Sir. H.E. Mrs. Megawati 
Soekamoputri, President of the Republic of Indonesia 
came on a State visit to India from 1-5 April, 2002.

(b) Three Govemment-to-Govemment MOUs were 
signed during the visit, namely, MOU pertaining to Visa 
Exemption between the two countries for holders of official 
and diplomatic passports; MU for enhanced cooperation 
between Indian Space Research Organization (ISRO) and 
its Indonesian counterpart Lapan; and an MOU for the 
setting up of a vocational training centre in the 
construction sector in Jakarta by India under India's ITEC 
Programme.

(c) and (d) Yes, Sir. Prime Minister expressed India’s 
keen interest in participating in Railway projects in 
Indonesia, under suitable mechanism, like counter trade. 
PM also called for strengthening the bHateral cooperatkm 
between the two countries in other infrastnjcture areas 
such as telecommunications, power project and ports 
development. PM made a special mention of the fact 
that India would sponsor a high level investment 
delegation to Indone&ia in order to study investment 
opportunities for Indian business there. President Megawati 
stated she was very receptive to the idea of India’s 
undertaking railway projects. The scope of diversifying 
and further augmenting the trade between the two 
countries was discussed in general terms.

Disinvestment of Kendriya Bhandar, Super Bazar 
and NCCF

3822. SHRI PRABHUNATH SINGH: Will the PRIME 
MINISTER be pleased to state:

(a) whether there is any proposal under the 
consideration of the Government to disinvest Kendriya 
Bhandar, Super Bazar and NCCF and to sell the same 
to private entrepreneurs; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS. MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a)
Expenditure Reforms Commission in its report inter-alia 
observed that Kendriya Bhandar which has been 
consistently earning profits and has played a useful role 
in ensuring the availability of essential commodities in 
the maricet could be considered for privatization in an 
appropriate manner. The matter is being further examined.

(b) The Government is not contemplating to disinvest 
the Government shares hekl in other two organizations 
viz. Super Bazar and NCCF.

Single National-Level Licensing and 
Monitoring Authority

3823. SHRI ASHOK N. MOHOL: Will the Minister of 
COMMUNICATIONS ANP INFORMATION TECHNOLOGY 
be pleased to state:

(a) whether the Cll has recommended the 
Government for setting up a single national-level Ik^nsing
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and monitoring authority 
and

for the IT enabled services;

(b) if so, the steps taken by the Government In the 
regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) Yes, Sir.

(b) There is a single national-level authority functioning 
under Department of Telecommunication for registering 
IT enabled services falling under Other Service Provider 
(OSP) categories, as provided in NTP,’99.

[Tmnsletion}

Representation of SC, ST and OBC IAS, IPS and 
IFS Officers

3824. SHRI RAMOAS ATHAWALE: WUi the PRIME 
MINISTER be pleased to state:

(a) the numt>er of IAS, IPS and IFS officers in the 
country as on date and the number out of them belonging 
to Scheduled Castes/Scheduled Tribes and Other 
Bacltward Class, separately in each category;

(b) whether these castes have been given 
representation as per their population; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES. MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL. PUBLIC GRIEVANCES 
AND PENSIONS, MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
m  THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) to (c) The 
total number of directly recmited IAS, IPS and IFS officers 
and those belonging to Scheduled Castes, Scheduled 
Tribes and Other Backwanj Class is given below:

Senice Oncly RecniM CMcen 
ToW No. ol Olicors SC ST oec

IAS (as on 1.4iOIB) 3731 sst 269 145

IPS (as on l.lliOOl) 2339 315 159 185

IFS (as on l.liOOZ) 192B 256 143 048

is made on the basis of prescribed percentage of 
reservation, it is not applicable for promotee segment of 
the respective cadres. Presently, reservation prescribed 
for SC, ST and OBC, for direct recruitment to IAS, IPS 
and IFS is 15%, 7.5% and 27% respectively. Reservation 
for OBC has started only from Civil Services Examination 
1994.

[EngllshJ

Nuclear Policy

While in case of Directly Recruited officers the 
recnjitnwnt of Tcheduled Castes/Scheduled Tribes & OBC

3825. SHRI MOHAN RAWALE: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state:

(a) whether the Government have reviewed/propose 
to review the nuclear policy in view of the threat 
perception from Palustan;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH); (a) to (c) Government continues to 
closely monitor all developments related to Pakistan's 
nuclear and missile programme and remains fully prepared 
to take necessary steps to effectively safeguard India’s 
security and national interest in accordance with Its 
assessment of threat to our security.

HIV/AIDS Cases among the Migrant Youth

3826. SHRI HANNAN MOLLAH; WUI the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the attentton of the Government has been 
drawn to the news-item captk>ned "AIDS spurt in Orissa 
district raises alarm* appearing in ‘Indian Express’ dated 
January 15, 2002;

(b) whether the HIV*positive cases are on the rise, 
particulariy among the migrant youth;

(c) whether any law has been enacted to make btood 
tests for migrant labourers and other susceptible group 
compulsory;

(d) if so, the reactkMi of the Government and the 
details thereof;

(e) whether any programme has been launched for 
increasing the awareness about AIDS among these 
people; and
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(f) if 80, the result thereon?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
Yes, Sir.

(b) No, Sir. However, migrant workers are more 
vulnerable to HIV infection.

(c) No, Sir.

(d) Does not arise.

(e) Various programmes are in operation to increase 
the level of awareness about HIV/AIDS among the people 
including migrant labourers. These include-

• Family Health Awareness Campaigns in rural & 
urban stum areas.

• Mass Media Campaigns through radio, television 
and print media.

• Targetted intervention programme for high risk 
groups including migrant workers.

(f) There is no specific data available for migrant 
labourers. However, nation-wide Behavioural Sun/eillance 
Survey conducted by Government in year 2001 revealed 
that 71.7 - 99% of the general populatton in urban areas 
and 45.4%-98.9% population in rural areas are aware 
about HIV/AIDS. The figures for Orissa are-66.5% people 
in urt>an areas and 64.1% people in rural areas.

Money Transfer System

3827. SHRI SUSHIL KUMAR SHINDE: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state:

(a) whether the ‘Western Money Transfer Scheme* 
introduced by the Department of Post has proved 
successful beating the Hawala Channel revolutionised the 
slow age old money order system;

(b) it so, the details thereof; and

(c) the manner in which the new system is likely to 
maintain the transparency of the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) and (b) Yes, Sir. As a result 
of the collaboration of the Department of Posts with the 
Western Union Financial Sen/ices international, USA, a

state of the art Intemational Mortey Transfer Service is 
now available through the Post Offk^s in India. The 
recipients can collect the money from Post Offices 
immediately after the remittance has been made by the 
sender from abroad. At present under the scheme, only 
irtward remittance servtoe to India is available from 185 
countries.

(c) The transparence of the sen/tee is maintained by 
periodk: monitoring of the service by Reserve Bank of 
India.

Merger of Job^riented Scheme* with Poverty 
Alleviation Scheme

3828. SHRI NAQMANI: Will the PRIME MINISTER 
be pleased to state:

(a) whether the Government have assessed the 
factors responsible for the failure of poverty alleviation 
and job-oriented schemes with a view to ensure effective 
implementation;

(b) if so, the outcome thereof;

(c) the remedial steps proposed tp be taken by the 
Govemment in this regard;

(d) whether the Govemment are contemplating to 
merge job-oriented schemes with poverty alleviation 
schemes and to increase financial allocation for the 
purpose; and

(e) if so, the details thereof alongwith the time by 
which the modified programme is likely to be 
implemented?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS, MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) to (c) The 
Mid Term Appraisal of the Ninth Five Year Plan had 
reviewed the major anti poverty programmes whteh are 
designed to generate self and wage employment 
opportunities for the poor in the rural and uit>an areas of 
the country. In addition, for formulating the Tenth Five 
Year Plan various steering committees and wortdng groups 
were set up to review the poverty alleviation programmes 
and to suggest ways fdr improving the efftoacy of the 
programntes. The Tenth Five Year Plan which is presently 
under preparation would outline the remedial steps 
proposed to be taken in this regard.
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(d) and (e) The programmes of Sampooma Grameen 
Rozgar Yojana (SGRY) was launched recently (25.9^001) 
with the objective of providing additional wage employment 
in njial areas as also food security and creation of durable 
assets and rural infrastructure. The schemes of 
Employment Assurance Scheme (EAS) and Jawahar Gram 
Samrldhi Yojana (JGSY) have been merged under this 
scheme with effect from 1.4.2002. The SGRY is open to 
all rural poor in need of wage employment with wages 
being paid partly in cash and partly in the fonn of 
foodgrains. A Central outlay of Rs. 5040.00 crore has 
been provided for the scheme during the Annual Plan 
2002-2003.

Freight Traffic between India and Pakistan

3829. SHRI T.M. SELVAGANPATHI:
SHRI SULTAN SAI_AHUDDIN OWAISI:

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state:

(a) whether rail freight traffic between India and 
Paidstan has been discontinued;

(b) if so, the details thereof and the reasons therefor;

(c) whether India has asl<ed Paitistan to resume 
freight traffic;

(d) if so, the response of the Paldstani Government 
in this regard; and

(e) the total loss suffered by Indian Railways as a 
result thereof?

THE K/IINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) to (e) On 21st December 2001, 
Government announced that ttie Samjhauta Express and 
the Delhi-Lahore bus service would be tenrtnated with 
effect from 1st January 2002. The decision, which was 
taicen following the December 13 attacl( on India’s 
Parliament and Paidstan’s continued sponsorship of cross 
border terrorism, impacted on passenger travel between 
India and Paldstan. Restrictions did not apply to movement 
of railway freight traffic. However, Paidstan has since then 
not permitted interchange t)etween the Indian and Paidstan 
Railways required for flow of railway freight traffic.

Government have sought a clarification from Paidstan 
about its intentions regarding freight traffic. Aithou^ 
Paidstan conveyed that the competent authorities in 
Paidstan have approved the movement of railway freight 
traffic, in reality such movement has not been pemiitted 
by it.

Trantfkr of Land by Visalchapatnam Port Trust

3830. SHRI IM.V.V.S. MURTHI: Will the Minister of 
SHIPPING be pleased to state:

(a) whether the Government have approved the 
proposal of the Visaldiapatnam Port Trust for transfer of 
Land to Andhra Pradesh Government for expansion of 
existing Visakhapatnam Aiipoit as intemational Standards; 
and

(b) if so. the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI SHRIPAD YASSO NAIK): (a) and (b) 
The Central Government has accorded approval for 
transfer of about 240 acres of land of Visakhapatnam 
Port Trust for expansion and development of 
Visakhapatnam Airport on 'land to land basis' exchange 
with the Government of Andhra Pradesh, who in turn will 
handover the land to Aitport Authority of India and Ministry 
of Defence. Accordingly, an extent Ac 240.06 cents of 
VPT land has since been transferred to State 
Government after taking possession of Ac 242.12 cents 
land of State Government of which Ac 169.12 cents is at 
Bheemunlpatnam and Ac. 73.00 cents in Visakhapatnam 
Urban Mandal.

Employment Opportunities for Women 
in Rural Areas

3831. SHRIMATI JAYASHREE BANERJEE: Will the 
Minister of AGRO AND RURAL INDUSTRIES be pleased 
to state:

(a) whether the Government have emphasised the 
creation of more employment opportunities for women in 
mral areas by implementing various airal development 
schemes, through the Small Scale Industries and KVIC;

(b) if so, the details of the incentives to new industrial 
units for creating job opportunities in favour of women in 
rural areas; and

(c) the target set for setting up of such units in ttie 
cunent year. State-wise?

THE MINISTER OF AGRO AND RURAL 
INDUSTRIES (SHRI KARIYA MUNDA): (a) Yes, Sir.

(b) The Government is implementing the Rural 
Employment Generation Programme (REGP) and the 
Pradhan Mantri Rozgar Yojana (PMRY) throughout the 
country to enhance employment opportunities and to 
empower economically the unemploy^ educated persons 
of the country inckiding weaker sections viz. wonten/SC/ 
ST/OBC etc. The REGP is being implemented through the
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Khadi and Vittage Industries Commission (KIVC) and the 
PMRY is being implemented through the District Industries 
Centres. Under the REGP, back-ended Capital Subsidy 
in the fonn of Margin Money is provided at the rate of 
25% of the project cost upto Rs. 10 lacs and 10% on 
the balance project cost upto Rs. 25 lakhs. The benefkdaiy 
is required to invest his own contrtt)Utk>n of 10% of the 
project cost. For women, the margin money grant is 30% 
of the project cost upto Rs. 10 lakhs and 10% of the 
remaining cost of the project upto Rs. 25 lakhs. Moreover, 
In such cases, the beneficiary's contribution is 5% of the 
project cost. This scheme is being implemented through 
Public Sector Banks, Regional Rural Banks etc. Under 
the PMRY, the loan component constitutes 80% of the 
project cost and rest 20% is subsidy from the Central 
Government and the margin money contribution of the 
beneficiary.

(c) The target set for setting up units including those 
by women In the current year i.e. 2002-2003 under REGP 
and under PMRY are given in the enclosed Statement. 
It is expected that under REGP an additional 4 lakhs 
and under PMRY an additional 3.3 lakhs job opportunities 
will be generated during 2002-2003.

Statamant

State-wisa targata under REQP and targets under the 
PMRY for 2002-2003

S.
No.

State/Union Territories Projects under 
REGP

Units under 
PMRY

1 2 3 4

1. Andhra Pradesh 3852 17900

2. Arunachal Pradesh 252 150

3. Assam 804 6900

4. Bihar 1768 18100

5. Goa 240 500

6. Gujarat 928 7950

7. Haryana 1324 4600

8. Himachal Pradesh 872 2700

9. Jammu & Kashmir 952 1400

10. Karnataka 2072 10500

1 2 3 4

11. Kerala 2072 15250

12. Madhya Pradesh 3364 14300

13. Maharashtra 2404 22150

14. Manipur 436 1300

15. Meghalaya 356 300

16. Mizoram 468 250

17. Nagaland 360 250

18. Orissa 1012 6^50

19. Punjab
•

2000 4000

20. Rajasthan 3724 8300

21. Sikkim 28 50

22. Tamil Nadu 2508* 17400

23. Tripura 308 700

24. Uttar Pradesh 6288 25450

25. West Bengal 1044 21100

26. Andaman & Nicobar 04 75

27. Chandigarh 06 300

28. Dadra Nagar Haveli 02 50

29. Daman & Diu 04 50

30. Delhi 36 4600

31. Lakshadweep 02 50

32. Pondicheny 20 450

33. Chhattisgaiti 728 2250

34. Jhari(hand 492 2900

35. Uttaranchal 1084 925

Total 41816 220000
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Public S«ctor Shipyards

3832. SHRI G.J. JAVIYA: Will the Minister of 
SHIPPING be pleased to state:

(a) tlie total number of shipyards In the country 
particulariy in Gujarat and the number out of them in 
public sector;

(b) the number of shipyards, which are engaged in 
the ship repair activity;

(c) the names of the public sector shipyards and the 
value of the product carrier mix during the last year,

(d) the total turnover from ship repair activities;

(e) whether tfie Government are contemplating to 
improve the shipyards; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI SHRIPAD YASSO NAIK): (a) There are 
28 Shipyards in the country, of which 7 (seven) are in 
the Central Public Sector. There are three Shipyards in 
Gujarat namely Alcock Ashdown & Co., Bhavnagar, Vipul 
Shipyard, Surat and ABG Shipyard Limited, Surat.

(b) Ship repair activity is concentrated in the two 
Public Sector Shipyards under the administrative control 
of Ministry of Shipping namely, Cochin Shipyard Limited 
and Hindustan Shipyard Limited and in some Private 
Sector Yards.

(c) There are four Central Public Sector Shipyards 
under the administrative control of the Ministry of Shipping 
namely, Cochin Shipyard Limited Kochi; Hindustan 
Shipyard Umited, Visakhapatnam; Hooghly Dock and Port 
Engineers Umited, Kolkata and Rajabagan Dockyard as 
part of Central Inland Water Transport Coiporation Umited, 
Kolkata.

As regards the product mix in the last financial year, 
Hindustan Shipyard Umtted delivered one 42,750 DWT 
Bulk Carrier at a cost of Rs. 89.20 crore to Shipping 
Corporatton of India Umited on 15.9.2000 and one 50T 
Bollard Pull Tug at a cost of Rs. 15.46 crore was 
delivered to its owner, the Visakhapatnam Port Trust on 
27.5.2000.

Cochin Shipyard Limited. Kochi completed the 
constnictton of two Passenger Vessels for the Union 
Territory of Lakshadweep Administratton at a total cost of 
Rs. 25.51 crore.

Hooghly Dock and Port Engineers Limited delivered 
a Hydraulk: Surface Dredger to tnlarKl Watenways Authority 
of India at a cost of Rs. 5.23 crore.

Further, Central Inland Water Transport Corporatton 
delivered three inland vessels in all during the last financial 
year.

(d) During the last financial year, that is, 2000-2001, 
Hindustan Shipyard Limited, Visakhapatnam achieved a 
turnover of Rs. 99.88 crore in Ship repairs. Cochin 
Shipyard Limited, Kochi recorded a turnover of Rs. 181 
crore in Ship repair during the last financial year. The 
total turnover from Ship repair activities in Hooghly Dock 
and Port Engineers Limited during the year 2000-2001 
was Rs. 1.50 crore.

(e) and (f) This Ministry has been assisting the Publte 
Sector Shipyards under its administrative control by way 
of assistance for implenranting Plan schemes in order to 
improve their Shipbuilding and Ship repair facilities. 
Besides, Government is also operating a subsidy scheme 
for Central Pubik; Sector Yards, as per which 30% subskiy 
is available to the Yards for domestic Shipbuilding orders 
as well as export orders.

Telephone Connections In Hyderabad

3833. SHRI A. BRAHMANIAH: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state:

(a) the total numtier of waiting list of telephone 
connecttons in Hyderabad Telecom circle as on date;

(b) the time by which these connectk>ns are likely to 
be provided;

(c) whether it is a fact that subscribers are not getting 
proper attention from the administraflon;

(d) If so, whether the Government are considering to 
review the performarKe of the administration;

(e) if so, the details thereof;

jf) whether there is any proposal to upgrade top 
management of this circle; and

(g) if so, the details of steps proposed to improve 
the management at the highest level in Hyderabad 
Telecom circle?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY
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(SHRI TAPAN SIKDAR): (a) The waiting Hat in Hyderabad 
Telecom District as on 10th April, 2002 is given below.

Urban

Rural

2183

4980

(b) It is planned to clear urban waiting list by 
31.05.2002 and Rural by 31.03.2003 sut̂ ect to technical 
feasibility and availability of resources.

(c) Full attention is being paid towards meeting 
customer's requirements. Customers meet, Open-House 
sessions and Telephone Adalats are being held at regular 
intervals as prescribed to address the grievances of the 
customers.

(d) and (e) Do not arise in view of (c) above.

(f) No, Sir.

(g) Does not arise in view of (f) above.

CBI Raids at RPO, Ahmedabad

3834. SHRI P.S. GADHAVI: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state:

(a) the details of raids conducted by the CBI at the 
Regional Passport Office in Ahmedat>ad and also at the 
residences of the officers during the last three years;

(b) whether it is a fact that a large number of blank 
passports were recovered by CBI at the residences of 
the officers;

(c) if so, the details thereof; and

(d) the action taken by the Government against those 
found guilty?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINQH): (a) The CBI had conducted rakis at 
Regional Passport Office, Ahmedabad on 19.11.99 and 
30.6.2000 respectively during the last three years. The 
Ministry has no information of raids conducted at the 
residences of any of the officers of Regional Passport 
Offue, Ahmedabad.

(b) No Sir.

(c) Does not arise.

(d) Disciplinary proceedings under the Central Civil 
Services (Classification, Control and Appeal) Rules, 1965

were initiated against two Qroup ‘C  officials with 
references to the raid conducted on 19.11.99. The 
investigation report of CBI pertaining to the raid conducted 
on 30.6.2000 is awaited. However, one Group ‘A’ offteer 
and two Qroup ‘B’ officers have been placed under 
suspension.

[Translation]

Traffic Control on National Highways

3835. SHRI Y.G. MAHAJAN; Will the Minister of 
ROAD TRANSPORT AND HIGHWAYS be pleased to 
state;

(a) whether any legislative proposal is under 
consideration of the Govemment to control land and traffk: 
on National Highways;

(b) if so, the details thereof; and

(c) the time by which this proposal is likely to be 
finalised?

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. 
(RETD.) B.C. KHANDURI): (a) Yes, Sir.

(b) It is proposed to enact a legislatkm for the control 
of land within the right-of-way of Nattonal Highways and 
for regulation of traffk; thereon.

(c) A Bill for Control of National Highways (Land & 
Traffic) is under finalization and therefore no definite time 
frame can be given at this stage.

[English]

Post Offices In Assam

3836. SHRI. A. GOLAM OSMANI: Will the Minister 
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) the number of Post Offices in Assam, district- 
wise;

(b) the number of Post Offkses opened during the 
9th five-year Plan period in the State;

(c) the number of proposals pending for opening new 
Post Offices and upgradation of existing Post Offices, 
district-wise;
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(d) whether the Govsmment ara contmnplating to 
establish Head Post Offices In every district of Assam; 
and

(e) if so, the action talcen/being taken by the 
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFOf^TION TECHNOLOGY 
(SHRi TAPAN SIKDAR): (a) District-wise number of Post 
Offices in Assam is given in the enclosed Statement.

(b) 175 Post Offices have been opened during 9th 
Five Year Plan period in the State.

(c) The opening of new Post Offices and upgradaNon 
of existing Post Offices is subject to fulfiilment of norms 
and availability of requisite resources.

(d) There is a proposal to achieve the objective of 
having one Head Office at the headquarters of every 
district In the country, including in the State of Assam, in 
a phased manner, primarily through rationalizing the 
existing networi( of Head Offices.

(e) An appropriate Sub office at the level of Lower 
Selection Grade (L.S.G.) have been designated at the 
Headquarters of such districts as Muithya Dale Ghar 
(M.D.G.) which will provide self contained sen^e in 
respect of its transaction to its customers.

Stotemenf

DIsMct-wiae number of Post ofHcea in Assam

S.
No.

Name of District Number of Post Offices

1 2 3

1. Barpata 102

2. Bongaigaon 121

3. Cachar 279

4. Darrang 170

5. Dhemaji 84

6. Dhubri 148

7. Dibnjgafh 215

8. Golaghat 148

1 2 3

9. Goalpara 105

10. Hailakandi 107

11. KarimganJ 149

12. Kamrup 306

13. Kokrajhar 113

14. Kaibi Angtong 133

15. Joriiat 220

16. Lakhlmpur 178

17. Morigaon 97

18. Nagaon 280

19. SonHpur 214

20. NaKMiri 243

21. Sivanagar 261

22. Tinsukia 142

23. N.C. Hills 73

Total 3978

[Tm n^tktn]

NMIonal HIghiNiy 76

3837. SHRI RAGHUVIR SINGH KAU8HAL WU the 
Minister of ROAD TRANSPORT AND HIGHWAYS be 
pleased to state:

(a) whether National Highway 70 is t>eing made four 
lane under Natlonai Highway Development Project;

(b) the time by which this woric will be oompteted 
and progress made in this regard so far

(c) the funds spent on tt so far;

(d) whether this project indudee plans to make bye* 
passes via the towns and cWes sHuatsd on this ncMonal 
highway;



396 Written Armnr APRIL 23, 2002 to Oueationa 396

(e) if 80, the names of town and cities where these 
bye-passes will be made and the amount likely to be 
spent thereon; and

(f) the length in kilometres in Rajasthan which will 
be covered under this Project?

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. 
(RETD.) B.C. KHANDURI): (a) and (b) The portion of 
NH-76 from Jhansi to Pindwara is part of East-West 
Corridor which is being four-laned under National 
Highways Development Project. The portion from 
Chittorgarh to Udaipur is however common to Golden 
Quadrilateral and East West Corridor. Work of four-laning 
of Chittorgarh-Udaipur section in 106.175 km. has been 
undertaken under Golden Quadrilateral and is targeted to 
be substantially completed by December 2003. Four-laning 
remaining stretches is targeted to be completed by 
December 2007.

(c) An antount of Rs. 39.09 crores has been spent 
so far.

(d) Yes. Sir.

(e) Locations and details of bypass will be finalised 
after feasibility studies of the remaining portion of East 
West Conidor.

(f) The total length of NH 76 in Rajasthan to be 
covered under this project is 579 kms.

(English]

PCOs In Ahmedabad Railway Station

3838. SHRI SAVSHIBHAI MAKWANA: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state:

(a) the numt>er of PCOs available at the Ahmedabad 
railway statton;

(b) whether PCOs are available on all the platforms 
of Ahmedabad railway statton; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) Sir, at present 20 PCOs are

available at Ahmedabad Railway StaHon which includes
9 local, 9 STD, PCO, one IntelNgent Network of PCO 
and one PCO with fax facility.

(b) No, Sir.

(c) InstaHation of PCOs in the Railway Station can 
be done with the permission of the Railway Authorities 
who have not given permission for opening of PCOs on 
all the Platforms.

[TranslaVon]

Cloture of ETDC

3839. SHRI SURESH RAMRAO JADHAV: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state:

(a) whether the Government have decided to take 
over the Electronics Test and Development Centre 
(E.T.D.C.), Kanpur

(b) if so, the details thereof and reasons therefor;
and

(c) the steps taken/being taken by the Government 
to remove the difficulties being faced by the electronics 
industries in the Northern States due to ctosure of the 
E.T.D.C.7

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI PRAMOD 
MAHAJAN): (a) Yes, Sir.

(b) It has been decided to take over Eiectrontos Test 
and Devek)pment Centre (ETDC), Kanpur, as the Centre 
in its present form is not able to provkto effective servtoes 
to the Electrontes & IT Industries in the region due to 
lack of adequate expertise and facilities. The present 
status is that the matter has been taken up with the 
Govemment of Uttar Pradesh for concumng to transfer 
the operatton of the Centre from UPTRON to STQC 
Directorate, Department of Infonrurtion Technok>gy, Ministry 
of Communication & Information Technology and formal 
concurrence for this from the State Govemment is 
awaited.

(c) Ttiere is no proposal to close down ETDC at 
Kanpur. On the contrary, it' is proposed to revive the 
Centre and equip It with necessary facilities and expertise 
to provide required services to Electronics and IT 
industries in the regkm.
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[Engliahl

Lifting of Ban on Indian Right*

3840. SHRI JAYTIRADITYA M. SCINDIA;
SHRI SUSHIL KUMAR SHINDE:
SHRIMATI RENUKA CHOWDHURY:

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state:

(a) whether Pakistan's President at the SAARC 
Ministerial Conference on Information & Communication 
held recently in IslamatMid made an announcement that 
Pakistan wouM immediately lift the ban on Indian air flights 
over Pakistan, if India was prepared to reciprocate and 
also to demobilise deployment of armed forces from the 
t)orders on similar terms; and

(b) if so, the Government’s response thereto?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) and (b) Yes, Sir. Pakistani leaders 
frequently indulge in empty public relation gimmicks in 
their futile bid to deflect International focus from Pakistan’s 
continued sponsorship of cross border tenx>rism in India.

Government are fimily resolved to take all necessary 
measures to resist terrorism until it is decisively cmshed. 
Pakistan must end its sponsorship of cross border 
terrorism in India and take action on the list of 20 fugitives 
from law handed over to them on 31st December 2001.

Irregularities in Granting Permiaaion to Open 
Medical/Dental Colleges

3841. SHRIMATI SHYAMA SINGH:
OR. C. KRISHNAN:
SHRI N. JANARDHANA REDDY:

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether the attention of the Government has been 
drawn towards the news-item captioned “Winistiy Routs 
MCI Rules: CBf appearing in the ‘Statesman’ dated March 
17, 2002 in which CBI has alleged that several high 
level offidais in his Ministry and top medteal practitionerB 
have indulged in granting approval for opening medkai 
and dental colleges In the country;

(b) if so, the facts of the matter reported therein;

(c) whether recommendations of the MCI have been 
fkMited by tt» Govemnwnt in granting permisston to open 
new medical and dental colleges in the country;

(d) H so, the details thereof; and

(e) the responsibility fixed by the Government against 
the officials involved in granting approval to such colleges?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
and (b) Yes, Sir. However, no reference has been 
received from CBI making such ailegattons.

(c) and (d) New medical and dental colleges are 
pemiitted with the approval of the competent authority 
after taking into account all the relevant factors including 
the reports of the concerned professional Councils.

(e) Does not arise in view of reply to (c) & (d) 
above.

Converaion of Highways into National Highways

3842. COL (RETD.) SONA RAM CHOUDHARY: Will 
the Minister of ROAD TRANSPORT AND HIGHWAYS be 
pleased to state;

(a) whether the Government have received any 
proposal from the Government of Rajasthan for converekxi 
of (I) Gaumati-Desure-Sadri-Ahore-Jaiore-Barmer, (ii) 
Phalodi-Balotra-Jalore-Sirohi and (iii) Jodhpur-Balotra- 
Bamier Highways Into National Highways linking with 
National Highway No. 15;

(b) if so, the actton taken by the Government thereon;
and

(c) the time by which these State Highways would 
be converted into National Highways?

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. 
(RETD.) B.C. KHANDURi): (a) Yes, Sir.

(b) and (c) The proposals would be considered 
atongwith similar proposals received from other State 
Governments after the finaiisation of the 10th Rve Year 
Plan and availability of funds, keeping in view the revised 
criteria for declaratkMi of new National Highways, traffic 
needs and inter-se priority.

Facilltie* of Solid Waste Management In Hospitals

3843. SHRI SHANKERSINH VAGHELA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state:

(a) whether Central Government Hoepitals have the 
required facilities for solid waste management;

(b) if so, the details thereof;

(c) if not, the reasons therefor;
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(d) the number of hospitals wtUch have failed to 
properly use the installed solid waste management 
facilities; and

(e) the steps taken/proposed to be taken to sensitize 
the hospital authorities in view of Its serious Implications?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (c) In Central Government Hospitals in Delhi i.e. Dr. 
RML Hospitals, Safdarjung Hospitals and Lady Hanlinge 
Medical College & Associated Hospitals, the norms as 
laid down in the Bio-Medlcai Waste (Management & 
Handling) Rules, 1996 are being foibwed.

The hospital waste is segregated at the source of 
generation and the same is collected, treated, transported 
and disposed as per the above mentioned njles.

(d) In view of the above, question does not arise.

(e) Regular orientation and sensitization training is 
imparted to the doctors, nurses, technicians, Group ‘D’ 
staff and others wtio handle the waste.

[Translation}

Promotion Policy

3844. DR. BALIRAM: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state;

(a) wtwther no promotion policy has so far been 
formulated in the MTNL for Group C and D employees 
even after its formation k>ng back;

(b) if so, the reasons therefor;

(c) whether the MTNL have been unable to frame 
recruitment rules for fHling up the vacant posts of T.T.A. 
and cortductlng a test on the tuwis of the recniitment 
rules of B.S.N.L; and

(d) if so, the steps t>eing taken by tfte M.T.N.L. to 
frame its own recruitment rules?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAP AN SIKDAR): (a) and (b) The promotion poitey 
in respect of Group C and D employees after their 
absorpUon is under formulation. However, DOT rules are 
being applied till such time the new promotion polk  ̂ Is 
formed and notified.

(c) and (d) The recruitment mles in respect of TTA 
have been framed and are in the process of being 
notified. However, for filling up 50% posts of TTA against 
departmental quota, instnictions have been issued to 
follow DOT recniitment niles.

[Engtiah]

National Highway Work Paelcaget for Tamil Nadu

3845. SHRI P.D. ELANGOVAN: WUI the Minister of 
ROAD TRANSPORT AND HIGHWAYS be pleased to 
state:

(a) the details of the National Highway packages for 
which contracts have been already given in Tamil Nadu 
and the amount allocated for each package;

(b) whether extension of time has been given for the 
com^etton of some of these works and some of the 
contractorB have been debanvd from doing the NHAI 
work; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. 
(RETD.) B.C. KHANDURI): (a) The details of the Nattonal 
Highway packages for which contracts have been awarded 
by NHAI in the State of Tamil Nadu are given below in 
the statement

(b) and (c) Extenskm of time for compietton has been 
given in respect of four packages as detailed below:

S.
No.

Description of Package Extension of 
Time Granted

Reasons for Extension

1 2 3 4

1. 4-laning from Km 199.200 to Km 
207.600 of Salem Bypass, NH-7

11 months Shifting of utilities and 
approval of ROB from Railways.

2. 4-laning from Km 156.000 to Km 
163.400 of Bangatore-Salem-Madural 
Section, NH-7

4 months Shifting of utilities and 
clearance from Forest Department

3. 4-lanlng of Karur Bypass on NH-7 
Including 2-lane t>ridge across river 
Amaravathi in TamH Nadu

6 months Land acquisltton, delayed 
approval from Railways
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1 2 3 4

4. Construction of 4-lane ROB on level 7 months 
crossing No. 36 on Kamr Bypass on NH-7 
in Tamil Nadu

Delay in approval from 
Railways

M/s P.T. Sumber Mitra Jaya has been 
debarred for further award of works by NHAI.

Statamant

Contract Packages in Tamil Nadu, boing implamanlad by NHAI

SI.
No.

Contract Pacitage NH No. Length 
(in Kms.)

Cost awarded to 
dvfl contractor 
(Rs. in croras)

1 2 3 4 5

1. Tada-Chennai (TN-1) 
Km. 52.8 to 11

5 41.6 185.02

2. Hosur-Krishnagiri 
Km. 48.6 to 94

7 46.6 172.26

3. Krishnagiri-Vaniyambadi 
Km. 0 to 49

46 49 163.46

4. Viniyambadi-pallilconda 
Km. 49 to 100

46 41 183.72

5. Pallikonda-Ranipet and 
Vaiejapet Bypass 
Km. 100 to 145

46 45 169.28

6. Valeiapet-Kanchipuram 
Km. 106.4 to 70.2

4 36.2 121.57

7. KarKhipuranf)-Poonamalee 
Km. 702 to 13.8

4 56.4 164.38

8. 4-ianing of Karur Bypass 
including additional 
bridge across river 
Amrawatl

7 9.36 34.96

9. Construction of Karur 
ROB

7 0.84 9.96

10. HathipaUi-Hosur (I4S/11) 
Km. 33.015 to 48.6

7 15.56 27.25

11. Salem Bypass (NS/12) 
Km. 199.2 to 207

7 8.4 23.86

12. Bangaiore-Salem-Madurai 
Section (NS/14)
Km. 156 to 163.4

7 7.4 17.00
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1 2 3 4 5

13. Bangak)re-Salem>Madurai 
Section (NS/26)
Km. 180 to 199.2

7 19.2 70.61

14. 4-laning of Bangalore- 
Salem-Madurai Section 
(NS/27) Namakkal 
Bypass

7 8.4 18.36

15. T ambaram-Tindivanam 
Km. 28 to 121

45 93 375.00

16. Chennai Bypass Connecting 
NH-4 &45

19 42.45

[Translation}

RtMTvation for SCs/STs in Qovarnment Jobs

3846. SHRI KAILASH MEGHWAL;
SHRI SURESH PASI:
SHRI THAWAR CHAND QEHLOT;

Will the PRIME MINISTER be pleased to state;

(a) whether the Government propose to conduct any 
study to ascertain the hurdles that are coming in the 
way of filling up the posts reserved in the Union 
Government jobs for SCs, STs as per their reservation 
quota of 15 and 7.5 per cent respectively;

(b) if so, the details thereof;

(c) the basis on which the reservation quota of 15 
and 7.5 per cent to these categories was fixed and since 
when this quota is in force;

(d) whether Government are considering to enhance 
this percentage quota keeping in view their percentage 
increase in the population as per the 2001 census; and

(e) if so, by when?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES. MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL. PUBLIC GRIEVANCES 
AND PENSIONS. MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) and (b) 
Representation of the Scheduled Castes and the 
Scheduled Tribes in Central Government Services was

16.27% and 6.22% respectively as on 1.1.2000. No nû or 
hurdles have come to notice in filling up the posts 
reserved for Scheduled Castes^heduled Tribes and as 
such there is no proposal to conduct a study for this 
purpose.

(c) to (e) The reservation quota of 15 per cent for 
Scheduled Castes and 7.5 percent for Scheduled Tribes 
was fixed on 25.3.1970 keeping in view the proportion of 
Scheduled Castes and Scheduled Tribes in the population 
according to 1961 Census. There is no proposal under 
consideration to increase the percentage of reservation 
as the total resen/ation is already 49.5% and any increase 
wouW push the percentage of reservation beyond 50%. 
the celling for reservation lakj down by the Supreme Court 
of India.

Slekneas In Small Scale Induatriea

3847. SHRIMATI SANGEETA KUMARI SINGH 
DEO:

DR. JASWANT SINGH YADAV:
SHRI MANSINH PATEL:
SHRI MANSUKHBHAI D. VASAVA:

WHI the Minister of SMALL SCALE INDUSTRIES be 
pleased to stats:

(a) whether the problem of sickrwss in the Small 
Scale Industries has Increased In the country during the 
last few years;

(b) if so, the number of sick smaN scale Industries In 
the country during each of the last three years. State- 
wise; and

(c) the total amount of capital invested by financial 
institutions in suck sick units?
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THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES. MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL. PUBUC GRIEVANCES 
AND PENSIONS. MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) to (c) No. 
Sir. As per the latest data compiled by the Reserve Bank

of India (RBI), from the Scheduled Commercial Banks, 
the number of Sick Small Scale Industries (SSI) has 
declined from 3,06.221 as at the end of March. 1999 to 
2,49,630 as at the end of March. 2001. The State-wise 
data on sick small scale industries and amount 
outstanding against them during the years 1999 to 2001 
is given in the Statement attached.

Stat»m0nt

Sickness In Small Scale Industries (State/UT-wlse)

(Amount in Rs. Crore)

StateAJnion
Tenitory

At the end of 
Match. 1999

At the end of 
March. 2000

At the end of 
March, 2001

No. of 
units

Amount
outstanding

No. of 
units

Amount
outstanding

No. of 
units

Amount
outstanding

1 2 3 4 5 6 7

Assam 10586 75.28 11445 75.92 8632 63.10

Meghalaya 447 1.73 528 2A6 376 131

Mizoram 40 035 41 035 27 032

Bihar 26293 142.76 26909 167/44 16423 125.98

Aninachai Pradesh 116 0.28 120 030 75 0.16

West Bengal 146182 579.61 143893 558.63 113846 516X)2

Nagaland 166 2.56 168 3J1 119 3.60

Manipur 5237 11,44 5577 1243 4150 0̂Ja7

Orissa 10134 97.11 7444 124-60 6668 76.90

Sikkim 28 0.10 25 0X)8 23 0.29

Tripura 6914 6.21 7170 651 5352 543

Andaman & Nicotwr Islands 25 0.11 31 0.14 18 0i)9

Uttar Pradesh 17320 Â 4J09 21235 338.24 23117 299.19

Delhi 3789 280.90 3309 298.99 2143 273.17

Punjab 3551 101-44 1897 97X16 1836 biJOU

Haryana 3180 8733 2952 90.89 1285 3438
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1 2 3 4 5 6 7

Chandigarh 187 20.65 156 13.21 153 43.13

Jammu & Kashmir 630 12.76 2002 42.91 848 15.88

Himachal Pradesh 1103 34.66 893 3238 368 1922

Rajasthan 12835 108.69 7560 81.98 6395 8629

Gujarat 4170 308X>3 5928 385.96 5408 435 X)5

Maharashtra 13373 51040 9115 60751 8056 79130

Daman & Diu 13 5.70 10 2.82 57 155

Goa 216 636 161 ^7JM 98 742

Dadra & Nagar Haveli 24 2.24 46 1.95 12 224

Madhya Pradesh 6808 22058 6072 161.24 6614 133.84

Andhra Pradesh 6260 26833 12461 453>t4 11841 506.01

Karnataka 4342 22753 5416 236^1 4400 . 22546

Lakshadweep 0 0 0 0 1

Tamil Nadu 11408 59334 11602 61220 9959 589.80

Kerala 10074 168.29 9017 166.90 11144 169.62

PortdicherTy 770 24.22 1052 14.23 186 422

Total 306221 4313̂ 48 304235 460843 249630 450554

Outstanding Dues

3848. SHRI HARIBHAI CHAUDHARY;
SHRI LAXMAN QILUWA:
SHRI QANTA SREENIVASA RAO:
PROF. UMMAREDDY VENKATESWARLU: 
SHRI ARUN KUMAR:

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be plessed to state:

(a) whether large number of telephone subscribers 
have defaulted payment of telephone bills to MTI4L and 
BSNL;

(c) the total outstanding dues which are to be 
recovered from the subscribers as on date as compared 
with that of the last three years;

(d) the extent of the amount recovered during the 
last three months;

(e) the details of the defaulters category-wise and 
State-wise;

(f) whether MTNL/BSNL had written off arrears of 
telephone bills in certain cases;

(g) if so, the details thersof and the guidelines if any 
for writing of the arrears and

(b) If so. the details thereof, State-wise; (h) the staps taken to recover the arrean?
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATtONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) and (b) No, Sir. Out of all 
the subacribere billed In a year, less than about 3% 
normally default on payment. Between 1.4.01 and
31.12.01, out of 13.03 crore bills issued by BSNL to 2.8 
crore subscribers, default in payment occurred only in 
2.8% cases. The Circle-wise break up of cases attracting 
disconnection during 1.4.2001 to 31.12.2001 is given in 
the enclosed Statement-!.

(c) The total accumulated outstanding for all the past 
years in the BSNL & MTNL is Rs. 4866 cr. as on

As on 30.9.2001

31.12.01. In the pervious three years, it amounted to:

31.12.98 - Rs. 2765 cr

31.12.99 • Rs. 3486 cr

31.12.00 - Rs. 4384 cr

(d) Amount recovered from Oct to Dec 2001 is Rs 
6750 crores.

(e) Categoiy-wise details of amount in default for 
BSNL & MTNL are as under.

(Rupees In Crores)

State Govt. Central Defence Private Total
Govt. Deptt. Parties

Deptts.

166.22 45.38 15.67 2932.66 3159.83

Details of amount in default Circle-wise and categoiy- 
wise are furnished in the enclosed Statement-ll.

(f) and (g) Yes, Sir. The amount written off during 
April to Dec 2001 is Rs. 6.36 crore.

The chief criterion for the write off of dues is that 
they are found to be irrecoverable. These are cases 
where:

(i) Veiy petty amounts are outstanding in which 
pursuit would be uneconomical through 
lawsuits.

(ii) Whereabouts of subscribers are not known or 
the sut>scrit)ers are proved to be insolvent.

(Ri) Closure of the subscriber’s finris or concerns 
have occurred.

(h) The steps being taken to recover the arrears
are:

(i) Targets for liquWatton of outstandings are set 
and performance monitored against them by 
BSNLMTNL HQ each year.

(B) Incentive to staff has been enhanced for eariy 
recovery of dues.

(Hi) High Power Committees and LkjuWatfon Boards 
have been set up in ttw Circles of BSNL and 
MTNL to facilitate Ikiuidation of dues.

(iv) The collection efficiency of Circles is monitored 
each month.

(v) The circles of BSNL/MTNL are being regulariy 
pursued to apply revised tariffs, issue bills 
promptly and do prompt disconnection for non­
payment.

Stat»m»nt-I

Cirde-wise break of casas attracting aaconnaction 
during 1.4.2001 to 31.12.2001

Circle Number of Cases

1 2

A & N 222S

AP 393206

Assam 116624

Bihar 73134

Gujarat 208129

Haryana 128672

HP 285S3

J&K 43417
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1 2 1 2

Jhailthand 5891 Rajasthan 179797

Karnataka 330478 TamH Nadu 304358

Kerala 339394 UP (E) 304836

MP 148869 UP (W) 178758

Maharashtra 188766 WB 69140

NE - 1 11360 Calcutta 228381

NE - II 7460 Chennai 11965

Orissa 102882 Chhattlsgarh 26320

Punjab 171582 Uttaranchal 45904

StatemenNI

Circle-wise and category-wise details of amount In default

(Rs. in thousands)

Clide State Govt Central Defence Private
Govt Parties

1 2 3 4

Delhi 11484 114022 28816 4936315

Mumbai 15365 13222 5323 2968174

A & N 6922 3664 4405 15907

AP 71848 1659 919 2430217

Assam 115163 57915 28133 503788

Bihar 134269 15487 312 1026397

Gujarat 4651 2349 441 1480808

Haryana 3156 2348 1558 525249

HP 3126 538 1460 69970

J&K 103798 11370 3005* 327259

Jharkhand 71688 16531 4281 442867



413 Wflttmt Armwsr VAISAKHA 3, 1B24 (Saka) to Ou9Btion$ 414

1 2 3 4

Karnataka 15998 3625 0 1177331

Kerala 6974 1097 0 139687

MP 107651 32663 1929 701150

Maharashtra 41860 12323 12873 1942287

NE • 1 33690 3609 813 324315

NE • II 484612 12507 9552 686081

Orissa 66372 1111 1186 372412

Punjab 24933 10518 6021 778516

Rajasthan 7348 1787 3224 293512

Tamil Nadu 7807 1954 220 681050

UP (E) 166997 56755 14108 2744387

UP (W) 36786 11091 3526 1044777

WB 73114 46727 17252 746794

Cateutta 24072 10565 4878 1717889

Chennai 3461 5418 1855 943796

Chhattisgarti 6189 254 0 197978

Uttaranchal 13158 2666 621 106655

[English}

Indian Stuctonts Missing In Ukralns

3849. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether Indian students are going Ukraine to 
punue higher studies in Medicine, Engineering etc;

(b) if so, the nuniber of students who went to Ukraine 
to pursue their studies in medicine during the last three 
years;

(c) whether any of these students were found missing 
during the above period;

(d) if so, the details thereof;

(e) whettter the Government have taken any steps 
to trace them; and

(f) if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) Yes. Sir.

(b) The Indian students in Ukrnbi pursue their studies 
on private basis, therefore, their precise numbers are not 
known. It is estimated that about one thousand Indian 
students woukl have gone to Ukraine during the last three 
years.

(c) Yes, Sir.

(d) One Indten student pursuing a medteal course in 
Ukraine, is reported missing since July, 2000.
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(e) and (f) The Indian Embassy in Kyiv has pursu^ 
the matter with the local police authorities and Ukrainian 
Government. An officer of the Central Bureau of 
Investigation was sent to Ukraine in April*May, 2001 to 
assist Ukraianian authorities in their investigations. The 
efforts of the Ukrainian authorities to locate the missing 
student have not yet been successful.

Software Technology Parks

3850. SHRI PRABODH PANDA:
SHRI G. PUTTA SWAMY GOWDA:
SHRI R.S. PATIL:
SHRI VIRENDRA KUMAR:

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state:

(a) the number of Software Technology Parks in 
operation in the country, State-wise and Location-wise;

(b) the number of Technology Parks proposed to be 
set up in 2002-2003, State-wise;

(c) the places identified for setting up of these parks, 
State-wise; and

(d) the details of financial assistance sanctioned for 
the purpose?

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI PRAMOD 
MAHAJAN): (a) Software Technology Parks in India 
(STPI), an autonomous society under the Department of 
Information Technology, Ministry of Communtoations and 
Information Technology has set up 35 centres across the 
country. The State-wise list of the operathxial STPI centres 
is enclosed as Statement-1

(b) and (c) 25 STPI centres as per State-wise list 
enctosed as Statement-ll are under implementatton during 
2002-2003.

(d) A provision of Rs. 8 crores has been made In 
the Plan Budget of the Department of Information 
Technology. Ministry of Communteations and information 
Technology for the year 2002-2003 for providing financial 
assistance to STPI for setting up new ceirtres.

Statement-I '

Software Technology Perks of India New Delhhl 10003 

A. Operational STPI Centers

SI. STPI Centers States

1 2 3

1. Bangatore Kamataka

2. Manipur Karnataka

3. Mysore Kamataka

4. Mangalore Kamataka

5. Hubli Kamataka

6. Bhubaneswar Orissa

7. Rourkela Orissa

8. Pune Maharashtra

9. Navi Mumbai Maharashtra

10. Aurangabad Maharashtra

11. Nagpur Maharashtra

12. Hyderat>ad Andhra Pradesh

13. Vizag Andhra Pradesh

14. Vijayawada Andhra Pradesh

15. Wan-angal Andhra Pradesh

16. Thirupati Andhra Pradesh

17. Noida Uttar Pradesh

18. Lucknow Uttar Pradesh

19. Kanpur Uttar Pradesh

20. Dehradun Uttaranchal

21. Gandhinagar Gujarat

22. Thimvananthapuram Kerala

23. Chennai Tamilnadu

24. Coimbatore Tamllnadu

25. Trtehy Tamilnadu

26. Madurai * Tamilnadu

27. Mohali Punjab

28. Jaipur Rajasthwi



417 Written Answer VAISAKHA 3, 1924 (Sato) to Quwtlons 418

1 2 3

29. Guwahati Assam

30. Kolkatta West Bengal

31. Indore Madhya Pradesh

32. Srinagar Jammu & Kashmir

33. Shimla Himachal Pradesh

34. Bhilai Chhattisgarh

35. Pondicheny Pondtoherry

Statement-U

The following centers are under different stages of 
implementation

S.No. STPI Centre State

1. Nasik Maharashtra

2. Kolhapur Maharashtra

3. Allahabad Uttar Pradesh

4. Agra Uttar Pradesh

5. Varanasi Uttar Pradesh

6. Meerut Uttar Pradesh

7. Qurgaon Haryana

8. Thirunavelli Tamilnadu

9. Salem Tamilnadu

10. Jalandhar Punjab

11. Durgapur West Bengal

12. Khvagpur West Bengal

13. Shillong Meghalaya

14. Agartaia Tripura

15. Gangtok Sikkim

EstabUshment of Regional Offiea of 
IWAI Inland Watarwaya

3851, DR. PRASANNA KUMAR PATASANI: W«l the 
Minister of SHIPPING be pleased to state:

(a) whettwr the Government propose to set up a 
regional office of IWAI/lnland Waterway's AutfKMity of India 
in ttie eastern region at Bfiubaneswar in Orissa State in

view of the vast potentials of inland waterway's 
transportation in the State;

(b) if so, the details thereof; and

(c) the time by which the Regional office is likely to 
be established?

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI SHRIPAD YASSO NAIK): (a) to (c) 
No, Sir. As no National Waterways exists near 
Bhubaneswar as of now, opening of office of Inland 
Watenvays Authority of India at Bhubaneswar is not under 
consideration.

[Translation]

Telephone Connectlona

3852. YOGI ADITYA NATH:
SHRI RATILAL KALIDAS VARMA:
SHRIMATI JAS KAUR MEENA:

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY te  pleased to state:

(a) the number of villages of Uttar Pradesh, 
Uttaranchal, Rajasthan and Gujarat targeted to be linked 
with telepfione connections during the Tenth Rve Year 
Plan; and

(b) the total amount likely to be spent for the saM 
purpose?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) and (b) The number of 
villages targeted to be linked with telephone connections 
during the Tenth Five Year Plan and the amount to be 
spent for the said purpose in Uttar Pradesh, Uttaranchal, 
Rajasthan and Gujarat by Bharat Sanchar Nigam Limited 
(BSNL) is as under

9. No. Chde No. at vlagas yit to
b« OOVBTMl

UMyCostd 
Equipnieni 

(Rs. in Crom)

1. Uttar Pradesh 6832 34

2. Uttaranchal 5607 75

3. Rajasthan 15625 78

4. Gujarat 6911 34
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[English]

Establishment of Controller of 
Certifying Authorttles

3853. SHRI NARESH PUGLIA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state;

(a) whether there is a provision in the Infonmation 
Technology Act for estabKshnient of Controller of Certifying 
Authorities in Delhi and at other places;

(b) if so, the details thereof;

(c) whether applications have been received from 
various parties for becoming Certifying Authorities;

(d) if so, the details thereof;

(e) whether these applications have since been 
examined and final decision has been taken in this regard;

(f) if so, the details thereof; and

(g) if not, the time by which the final decision is 
likely to be taken in this regard?

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI PRAMOD 
MAHAJAN): (a) and (b) Section 17 of the IT Act 2000 
provides for the appointment of a Controller of Certifying 
Authorities (CCA). The Controller was appointed on 
November 1, 2000 with his office located at Delhi.

(c) to (g) About 250 individuals and organizations 
had purchased the information booklet containing 
application form from the offtee of the CCA in December 
2000. Only three applications have, however, been

received so far. One of the applicants namely. M/s. 
Safescrypt, has been Hcensed to operate as a Certifying 
Authority. The license was issued on Sth February, 2002. 
The technteal and physfeal infrastructure of the other two 
applications namely, Nattonal Informatics Centre, New 
Delhi and Institute for development and Research In 
Banking Technology, Hyderabad are at different stages 
of audit. Licences will be granted soon after the 
satisfactory completion of audit.

P’ranslatkm]

Family Welfare Schemes in Ra|asthan

3854. SHRI GIRDHARI LAL BHARQAVA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state:

(a) whether the Union Government have redeived 
any proposals regarding family welfare scheme and mral 
health schemes from the Government of Rajasthan;

(b) If so, the details thereof;

(c) the latest position of these proposals;

(d) whether some of these proposals are for foreign 
assistance; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (e) Proposals for CivH Woiks under the Reproductive 
and ChiW Health Scheme funded by tfie Worid Bank has 
been received from the Government of Rajasthan. Details 
regarding funding of this scheme is given below in 
statement.

Other pr(̂ ects extemally akled under Implementatton 
in Rajasthan are:-

Project District covered Project Cost (Rs. in Cr.) Period

1 2 3 4

(A) UNFPA - 
assisted Integrated 
Population and 
Development 
Project (IPD)

Alwar, Bhilwara, 
Udaipur, Bharatpur, 
Swaimadhopur, 
Chittorgarti

42.82 21.12.1998 to 
20.12.2002 (4 
years)

(B) Worid Bank 
assisted RCH-Sub 
Project

Tonk 10.23 ■ October, 1997 
to March, 2003
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1 2 3 4

(C) Worid Bank 
assisted RCH-Sub 
Project

Jaipur 13.10 -do-

(D) Worid Bank 
assisted IPP-IX 
Project

Jodhpur, Pali, Sirohi 
Jalore, Nagaur, 
Bikaner, Ganga 
Nagar, Alwara, 
Churu and 
Jaiselmer

124.94 16.6.94 to 
December, 
2001

The request of the State Government of Rajasthan 
for extension of the IPD projects period beyond 2002 i.e. 
upto December, 2003 in the existing districts and 3 
additional districts viz. Banswara, Dungarpur and Tonl( 
has been taken up with UNFPA.

Stat0m»nt

Details of funding of CMI Wori<s In Rajaslhan 

Major Civil Works

A lumpsum financial assistance to the extent of Rs.
10 lakh per CMC (District Hospital will also be provWed 
Rs. 10 lakh) is provided to every district for constructing 
operation theatre or labour room, providing water supply 
or electricity facility where It may not be available or for 
upgrading these facilities where they require improvement.

Under Major Civil Worics a sum of Rs. 8.8942 Crores 
was released from RCH National Component during the 
year 2000-2001 and similariy a sum of Rs. 8.9982 Crore 
was released to the state of Rajasthan during 2001-2002 
as part of the State Action Plan from European 
Commission Funds, making the total release of Rs. 17.89 
Crore for Major Civil Worics.

The Government of Rajasthan has submitted 
statement of expenditure for Rs. 2.23 Crores only under 
Major Civil Woria.

Minor Ch/fl Worics

Similariy a lumpsum of Rs. 10 lakh to each district 
Is provided for Minor CMI Woria providing water supply 
and/or electricity facility in the PHCs or for their 
upgradation if It Is already provided in part. This money 
wlH also be available for upgrading the facilities in labour 
room or repairs in the PHCs if It is needed.

A sum of Rs. 2.90 crore was released to the state 
of Rajasthan since the year 1997-98 and the state 
Govemntent has submitted statement of Expenditure for 
Rs. 2.23 Crore.

[English]

Egmont Treaty

3855. SHRI IQBAL AHMED SARADQI: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) the number of countries whk:h has signed the 
“Egmonr treaty;

(b) whether the U.S. is in favour of India and Pakistan 
joining the *Egmonf treaty, under which member countries 
are obliged to share financial infomnation to effectively 
crack down on funding of terrorist activities;

(c) if so, whether India has agreed to the U.S. 
suggestion;

(d) If so, whether this will help India in checking 
Pakistan funding the anti-ten'orism activities; and

(e) if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) There is no Egmont Treaty. There 
is, however, the Egmont Group, comprising 58 Financial 
Intelligence Units (RUs) and other agencies representing 
governments, for the purpose of information sharing on 
money laundering.

(b) and (c) During the last meeting of the lndia-U.S. 
Joint Woridng .Group on Counter-terrorism in January 
2002, It was agreed that India’s partwipalkm in the Egmont 
Group will consklerable enhartce intematk>nal counter­
terrorism efforts in the financial sector.
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(d) and (e) India's participation in such a grouping 
will facilitate better access to infonnation regarding the 
flow of illegal money across national t>orders that fund
terrorist activities./

[TranslatlonJ

Electronic Telephone Exchanges

3856. SHRI RAM SINGH KASWAN: WUI the Minister
of COMMUNICATIONS AND 
TECHNOLOGY be pleased to state:

INFORMATION

(a) the number of telephone exchanges in the country 
which have been converted into electronic telephone 
exchanges as on date, State-wise;

(b) whether any target has t>een fixed in this regard 
for the Tenth Five Year Plan; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) As on date all the Telephone 
Exchanges throughout the country are of Electronic type.

(b) and (c) Does not arise in view of (a) above.

Amount Released under NHAR8S

3857. SHRI BASANGOUDA R. PATIL (YATNAL): 
SHRI R.S. PATIL:
SHRI G. PUTTA SWAMY GOWDA:

Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) the details of schemes for Non-Governmental 
Organisations participation under the Ministry of Road 
Transport and Highways;

(b) the total amount released under "National 
Highways Accident Relief Seroice Scheme* since 1998­
99 till date, State-wise;

(c) whether any misuse of these funds has come to 
the notice of the Government in the recent years; and

(d) if so, the details thereof and tt>e steps taken by 
the Government to stop such incidents?

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. 
(RETD.) B.C. KHANDURI): (a) There are three schemes

for Road Safety under this Ministry in which an NGO 
can participate. Details of these schemes are as given 
below.

(i) Granta-ln-aid for adininiatrating Road Safety 
Progranunes.

Under this scheme grants-in-aid is provided to NQOs 
to undertake various types of road safety programntes 
for raising road safety consciousness among the road 
users, publicity campaigns on road safety, providing 
training facilities and medical akl to the victims of road 
accidents. Any registered Voluntary Organization engaged 
in research activity or field programmes relating to road 
safety for a period of at least two years can apply for 
financial assistance.

(ii) Refresher Training to Heavy Vehicle Drivers In 
Unorganised Sector

This scheme was formulated in 1997-98 for providing 
Refresher Training to Heavy Vehicle Drivers in 
Unorganised Sector, as most of the drivers of heavy 
vehicles do not have access to recognized training 
institutes and are generaly uneducated and untrained. 
The scheme aims at to educating/ntotivating the drivers 
to inculcate safe driving habits, rules of the road, 
understand the road signs and signals, road marks as 
well as rules and other provisions of Law, to keep the 
vehicle in road worthy condition and to develop 
understanding regarding the critical parts of the vehtele 
namely brake system, steering system, electric system. 
Tyre etc. Apart from this, medical check up Is also done.

(iii) National Highway Accident Reilef Service 
Scheme (NHARSS)

With a view to provkto immediate medical assistance 
to the victims of road accidents and removing damaged 
vehicles from the Nattonal Highways, a National Highways 
Patrolling Scheme was finalised during 1993-94, under 
which Rupees Twenty Rve Lakhs was provided to States 
as one time financial assistance tor procurement of one
16 ton crane and one ambulance. This schenra has been 
reviewed and modified in 2000-2001 and now is 
implemented through states Government/UTs and 
established NGOs in the field of road safety, by provkling 
equipment in place of cash grant.

(b) Requisite details are given in the enclosed
statement. ,

(c) No. Sir.

(d) Does not arise.
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Statemant

List of the Statas/NQOs to whom financml assistance 
have bem pmvided for purchase of crane and 

atrtbulance under National Highway PatrolHng scheme 
from the year 1998-99 2001-2002

(Amount in Lakhs)

St. Name of the Amount
No. States/UTs.

1998-99

1. Delhi 25.00

2. Siltkim 25 XK)

3. Arunachal Pradesh 25.00

4. Meghalaya 25.00

5. Manipur 25jOO

6. Pondicheny 25.00

7. Chandigarh 25.00

8. Bihar 2SJOO

1999-2000

9. Kamataka 25.00

10. Himachal Pradesh 25.00

11. Gujarat 2SJX)

12. Haryana 25.00

13. Assam 25i30

14, West Bengal 25.00

15. Uttar Pradesh 25 XX)

16. Madhya Pradesh 25 XX)

17. Mizoram 25 XX)

18. Tamil Nadu 25 XX)

19. Rî asthan 25 XX)

(0 Ousathna 426

2000- 2001*

SI.
No.

Name of the Ambulances Cranes 
StatesAJTsTNGOs

1 2 3

20. Assodaiion oi State Road Transport 
Undertakings (Ambulance only)

28 -

21. M/s Lok Manya Medical Foundation 
Chinchwad, Pune, Maharashtra

2 -

22. M/s Automobile Association of Southern India 
AASI Centre, 187, Anna Salai 
Chennai, TatnX Nadu

2

23. M/s Karunodaya eva Sansthan, 
Baracha, Mitzapur, Uttw Pradesh

2 -

24. M/s Zoram Drivers Union, 
Bawngkawn, Aizwal, Mizoram

1 -

25. M/s Manipur Truck Owners VMfare Aaaodatkm, 
M.G. Avenue Imphal, Manipur

1 “

26. Association for Welfare of Backward classes in 
Sikkim, Gufpisey, Namchi, South Sikkim

1 -

27. M/s Rural Youth Coordination Centre, 
Amnour, Oistt. Saran, Bihar

1 -

28. Institute of Road Traffic Educalkm, 
New Delhi

8 -

29. Highway Users Centre,
Mumbai (Ambulance transferred to 
Lokmanya Medical Foundation 
on State Qovemment A(Moe)

1

2001*2002

30. Assam 3 1

31. Jammu & Kashmir 2 1

32. M------ ------------- 1jnVKnana 1 -

33. Delhi 2 1

34. Meghalaya 2 1

35. Haryana 6 6

36. Maharaihlra 1 1

Note*; - Crane have been provided to theee NQOa durtng
■ubMquant yMra l.«. 2001-2002.
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1 2 3

37. Manipur 2 1

38. Gusrat 3 -

39. Punjab 2 -

40. SiMtirn 2 1

41. Uttaranchal 1 1

42. Bihar 1

43. M/s LcA Manya Medical Foundation -  
Pune, Maharashtra

1

44. It̂ s Automobile Assodatlon of -  
Southern India Chennai, Tamiinadu

1

45. M/s Kamnodaya Sava Sansthan, -  
Baradw, k̂ iizapur, Uttar Pradesh

1

46. M/s Zoram Drivers Union, -  
Bawngkawn, Aizwal, Mizoram

1

47. M/s Manipur Truck Owners 
WeUare Association,
M.a Avenue imphai, Manipur

1

48. Association for Welfare of -  
Badmard dassas in Sikkim,
Qurptsey, Namchi, South Sikkim

1

to Ouestfons 428

1 2 3

49. M/s Rural Youth (̂ rdmation Centre, -  
Amnour, CM. Saran, Bihar

1

60. Institute of Road Traffic Educatkm, -  
New Delhi. (Goa Branch)

1

[English)

Biennial Meeting of SAARC Cardiac Society

3858. SHRI ANANT GUDHE: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the SAARC Cardiac Society held its 
biennial meeting at New Delhi recently;

(b) if so, the details of the agenda discussed and 
main recommendations made; and

(c) the reaction of the Government to the 
recommendations made by the organisation to contain 
heart ailments in the region?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (c) SAARC Cardiac Society held its biennial meeting 
on February 10-12, 2002 in New Delhi organized by a 
Private Hospital & Research Centre. The details of agenda 
items are given in the enclosed Statement. The 
recommendations of the. Society are not available with 
the Government.

President 

Satyavan Sharma

Rflefflbers

M. Amanullah (Bangladesh) 

Mahboob Ali (Bangladesh)

A. Malik (Bangladesh)

A.K.M. Mohibuilah (Bangladesh) 

S.S. Chatteijee (India)

A.K. Kar (India)

Statm ent 

SAARC Cardiac Society

Secretary General 

Upendra Kaui

Vice Presidents 

Nabi Aiam Khan (Bangladesh) 

M. Naznil Islam (Bangladesh) 

Anjan Lai Dutta (India)

Naresh Trehan (India)

M.R. Pandey (Nepal)

M.R.R. Kianl (Pakistani)
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J.C. Mohan (India)

Ashok Seth (India)

0. Pol<harel (Nepal)

Sania Nishtar (Pakistan)

Jawad SajkJ Khan (Pakistan) 

DUR Gunawardena (Sri Lanka) 

W S Santharaj (Sri Lanka)

Organicing Committee

Syed Hamid Shafquat (Pakistan)

S.J. Stephen (Sri Lanka)

Joint Sec. General 

AnH Kumar (India) 

Amn Sayami (Nepal)

President Seeretaiy General Seeratary
Satyavan Sharma Upendra Kaul J.C. Mohan

Members

A.K. Kar N.S. Dixtt S S Chatteijee
Anil Kumar N Tripathi S K Parashar

Anjan Lai Dutta Naresh Trehan S K Sinha
Ashok Seth R Arora T S Mahant

Balbir Singh Rakesh Sapra Tapan Qhose

B N ShaN Rajiv Bajaj U A Kaul

D N Grover Rajiv Agarwai V K Bahl

Dinesh Sudan R Kachnj

Deepak Kumar Rakesh Varma

K K Sethi R D Yadav

From Secretary Generals desk..

Dear Colleague,

The next Biennial Meeting of the SAARC Cardiac Society is t)eing hekJ in the historic city of Delhi from 10th-12th 
February, 2002. The date had to be advanced in view of the holy falls of Id Ai Azha coincMing with the eariler datee. 
This would be an occaston for the cardiovascular specialists of the entire region to share their thoughts and update each 
other with the progress on all the fronts of cardiovascular sciences. The last few diseases have seen several advances 
in both preventive and therapeutk; aspects of heart disease. DeapKe this the regkm is threatened by an imminent
expk>ek>n in the form of increasing number of patients with atherosderotic heart disease whk:h Is in addition to the
already existing burden of rheumatic heart disease. Managing these problems seems to be beyond the resources of 
these countries. The need of the day is to have strategies spedftoally taltored to combat this problem by the SAARC 
countries. The conference win be an opportune time to take up these matters. One of the special features of this 
meeting will be the release of the "GuWelines for Preventing Coronaiy Heart Disease In South Asia’. The sdentifk: 
programme with partkiipatton of the faculty from all the SAARC countriee is enctoeed and I do hope you wiH like it. The 
executive committee and the genemi assembly meetings of the SAARC cardiac society wHI also be held during Ms
period on Sunday the 10th February, 2002.

Febnjary is a very pleasam time in Delhi with mlW weather and dear sky. The historteal places in and around the city 
win be an added attraction. Gukled tours wHI be available for the delegates to visit tourist attractkm in the neighbouring 
cities of Agra and Jaipur whteh are wen known for places of interest.
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We look forward to 8«e you ir) DeIN along with your coHeagues and make this meeting a memorable evenl-tooth 
academtoaUy and socially.

Yours sincerely.

(Upendra Kaut)
Secretary General

Secretariat
Batra Hospital & Medical Research Centre
1, Tuglakabad Institutional Area,
M.B. Road, New Delhi-110062.
Tel; 91-11-6091887
Fax: 91-11-6087661, 6443434
Email: ukaulOdel3. vsnl.net.in

Program Highlights

Sunday 
February 10th 
2002

6.30 p.m. • 8.00 pm Registration

6.30 pm Executive Committee Meeting followed by General Assembly Meeting (SAARC
Cardiac Society)

Venue: C.T. Longue, Hotel Ashok, New Delhi

Monday 
February 11th 
2002

8.00 am - onwards Registration

8.45 am Inroductory Remarks

Sclentifk: Sessions:

Venue: Convention Centre, Hotel Ashok

9.00 am - 10.30 am

10.30 am-11.00 am

Rheumatk: Heart Disease—Is It taking Back Seat?
Chairpersons: A Malik (Bangladesh) S. Padamavati (India)
Rheumatic fever & rheumatic heart diseases—It is declining? Jacob Jose (India) 
Diagnosis of rt)eumafic fever Jones criteria & beyond: AKM Mohlbullah (Bangladesh) 
Catheter based interventions for rheumatic heart disease.
Ramesh Arora (India)
Advances and problems in surgery for rheumatk: heart disease.
D. Pokharel (Nepal) -

Tea Break
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ScienINc Sessions:

Monday, February 1, 2002

11.00 am-12.30 pm

12.30 pm 1.00 pm

1.00 p.m. - 2.00 pm

2.00 pm - 3.30 pm

Sdentific Session:

Monday February 11th, 2002

3.30 pm • 4.00 pm

4.00 pm • 4.30 pm

4.30 pm - 6.00 pm

Congestive Heart Failure (Advances in Management 
Chairpersons MRR Kiani (Pakistan), a Sayami (Nepal)
Cunvnt status of total renin angiotensin system blockade.
D.S. Qambhir (India)
Beta blockers and heart failrue—An undenitilized therapy.
M.A. Mattu (Pakistan)
Atrto-biventrlcutar pacing and Its utility.
Balbir Singh (India)
Surgteal Management of end stage heart disease.
P. Venugopal (India)

Point—Counterpoint
Chairpersons: SH Shafquat (Pakistan), P.K. Khanna (India)
Off Pump Surgery should be perfonned in all patients requiring CABG 
Pro: Naresh Trehan (India)
Contra: O.P. Yadava (India)

Lunch

Hypertension
Chairperson Dr. MR Pandey (Nepal), Dr. DN Grover (India)
Problem in managing systotk: hypertension.
HS Wasir (India) •
Treatment goals and recommendattons for SAARC regk>n 
Sania Nishtar (Pakistan)
Renovascular hypertension Diagnosis and management strategies.

Key-Note Address
Chairperson M. Amanullah (Bangladesh), R. Tandon (India)
Coronary artery disease—A challenge for SAARC Countries, KS Reddy (India)

Tea/Coffee Break

Cardiac Arrtiythmas
Chairpersons M Khalilullah (India), S J Stephen (Sri Lanka)
Role of Dual Chamber pacing in the cost conscous SAARC region.
Manotosh Panja (India)
Radk>frequency ablation for arhythmias-An Indian perspedve.
Mohan Nair (India)
Atriai librillation—Rate control vs rhythm control.
KK Tahwar (India)
Ventricular anhythmias— Ŵhen to treat 
Yash Lokhandwala (India)
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6.30 pm

Scientific Sessions:

Tuesday Pebaiary. 12th 2002

9.00 am - 10.30 am

Inauguration & Banquet (Hotel Ashok. Pool side)

10.30 am - 11.00 am

11.00 am - 12.30 pm

Scientific Sessions:

Tuesday, February 12th, 2002

12.30 pm • 1.00 pm

1.00 pm • 2.00 pm

2.00 pm - 3.30 pm

Actue Coronary Syndrome
Chairpersons M. Nazrul Islam (Bangladesh), Rî eev Lochan (India)
Antlplatelet therapy beyond aspirin.
Anjan Lai Dutta (India)
Recent advances in anti thrombotic therapy.
WS Santharaj (Sri Lanka)
Do statins and antibiotk» have a role?
JC Mohan (India)
Role of percutaneous coronary interventions.
VK Bahl (India)

Tea Break

Acute Myocardial infarctton: What is New?
Chairpersons ML Bhaiia (IrxMa), GD Qupta (India)
Definition and recognition (Redefining AMI: New SC, ACC, recommendations). 
Abdus Samad (Pakistan).
Thrombolysis, glycoprotein llb/lla blockers, antithrombin or all of them—in the new 
era of the reperfusion. •
Ashok Seth (India) .
Post myocardiai infarction risk stratification—Should every one undergo angiograpy? 
Ann Kumar (India)
Role of PCI in 2002.
Upendra Kaul (India)

Point—Counterpoint
Chaiipersons: SK Parashar (India), Rakesh Varma (India)
Regression of Atherosclerosis & vascular event reduction is best achieved by
Aggressive drug therapy—Satyavan Sharma
Meticulous nonpharmacoiognal theraphy—SC Manchanda

Lunch

Congenital Heart Disease
Chairpersons; S. Shriva8tava(lndia), Nabi Alam Khan (Bangladesh)
Role of catheter based interventions for ot>stnjctive lesions,
Radha Krishnan (India)
Device closure far shunt lesions.
SS Kothari (India)
Arrhythmias associated with congenital heart disease 
Anita Saxena (India)
Recent advance in pediatric cardiac surgery.
TS Mahant (India)
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3.30 pm - 4.00 pm

4.00 pm - 4.30 pm 

Scientlfc Sessions:

TuMday, February 12th, 2002

4.30 pm - 6.00 pm

Key Note Address
Chairpersons ML Bhatia (India), AB Upadhyaya (Nepal)
Diabetes meUitus and vascular dIsease-A South Asian prospective. 
V. Mohan (India)

Tea/Coffee Break

Oyslipidemias in SAARC Region
Chairpersons; DUR Gunawardena (Sri Lanka), HL Kher (India)
Oyslipidemias In SAARC region (Do the NCEP guidelines apply).
D Prat)hakaran (India)
Non phannacologksal therapies for hyperilpktomia.
HS Rissam (India)
Role of statins for primary and secondary prevention in south Asians.
KK Sethi India)
Role of fibric acid derivatives and niacin for primary and secondary prevention in 
the SAARC region.
AK Kar (India)

Concluding Remarics & Valedictory

Bangalore Satellite Earth Station

3859. SHRI RAM MOHAN GADDE: WIN the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state:

(a) the amount spent on Bangalore Satellite Earth 
Station by C. DoT, Bangatore for providing Satellite Phone 
Services;

(b) whether K is a fact that the SateHite Earth Station 
is not in use at present;

(c) if so, the reasons therefor, and

(d) the plan proposed to revive this and put in use?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) The amount spent so far on 
this project is Rs. 21.8 crores including the cost of mobile 
terminal equlpnrant.

(b) Yes, Sir. It is a fact that satellite earth station 
installed for Mobile Satellite Sennce (MSS) is not presently 
in use.

(c) There was unstable performance of MSS 
transponders installed on INSAT-2C and INSAT-3B and

failure of INSAT 2D. As such the bask: delay was due 
to non-availabHity of space segment.

(d) The characteristics of the MobHe Satellite Service 
(MSS) transponders on INSAT-3C launched in January 
2002 are under observation. As there has been 
consklerable delay from the Initial launch of the project 
the demand from the users as weU as manufactur abiHtg 
issues for remote terminals and continuous availability of 
MSS transponders are to be reconflnned before revival 
of the project

Promotion from Group *0* to Group ‘S'

3660. SHRI RATILAL KALIDAS VARMA: WiU the 
PRIME MINISTER be pleased to state:

(a) the procedure followed In determining the sentority 
if recruitment rules provkie 50% of the vacancies to t>e 
filled by promotion and remaining 60% by limited 
departmental competitive examiiuitkm (L.D.C.E.) in case 
of promotk>n from Group ‘C  to Group ‘B*;

(b) the details of Government's orders in this regard;
and

(c) the relative sentorily of LDCE and promote if 
vacancies of partk;ular year of LOCE quota is not filled 
up in that year and subsequently filled up In later year?
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THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS. MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) and (b) 
The procedure followed in determining the seniority if 
Recruitment Rules provide 50% of the vacancies to be 
filled by promotion and remaining 50% by Limited 
Departmental Competitive Examination in case of 
promotion from *C’ to Group ‘B’ is prescribed In 
Government of India O.M. No.9/11/55*RPS dated 
22.12.1959 and O.M. No. 22011/5/76-Estt(D) dated
24.6.1978. As per instructions contained in the O.M. dated
24.6.1978. the date of completion of selection process In 
case of vacancies to be filled by promotion will be 
determined according to the last date of the DPC meeting 
and those promoted through LDCE according to the date 
of announcement of results.

(c) The person selected first through any of the above 
methods would be en-bloc senior to the persons in whose 
case the selection process was completed later.

[Translation]

Technoiogy Exchanges In Maharashtra

3861. SHRI RAMDAS RUPALA GAVIT: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state:

(a) the number of telephone exchanges functioning 
In Dhule district of Maharashtra as on date;

(b) the number of telephone exchanges out of them 
against which complaints regarding their functioning have 
t>een received during the last one month; and

(c) the details of the steps taken/proposed to be 
taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) The number of telephone 
exchanges functioning in Dhule District of Maharashtra 
as on 31st March. 2002 is 88.

(b) No such case is reported.

(c) Does not arise in view of (b) above.

Supply of Medicines by CGHS DispansariM

3862. SHRI RAJESH RANJAN ALIAS PAPPU
YADAV:

SHRI SHIVRAJ SINGH CHOUHAN:
SHRI VUAY KUMAR KHANDELWAL:

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether the Government are aware that expired 
or near to expire and less effective medicines are being 
supplied to the CGHS beneficiaries;

(b) if so, the reasons therefor,

(c) whether the Government are also aware of the 
fact that it takes almost seven to ten days to make 
available the indent medicines in the CGHS dispensaries 
in Delhi as a result of which the condition of patients 
deteriorates further;

(d) if so, whether the Government are taking any 
steps to resolve this mismanagement in CGHS 
dispensaries; and

(e) if so, the details thereof? '

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (e) Information is being collected and would be laid 
on the Table of the Sabha.

Regional Laboratories for Quality of Medicines

3863. SHRI RAJO SINGH: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether four regional laboratories have been set 
up for monitoring and ensuring the quality of medicines 
being used in the country;

(b) if so, the locatk>n-wise details thereof;

(c) whether any of the sakl laboratories is being set 
up in Bihar also; and

(d) if not, the proposal of the Government to bring 
Bihar under the purview of any of tlie laboratory?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
and (b) Four Central Drugs Testing Laboratories already 
exist at Kolkata, Ghaziabad, Chennai and Mumbai. Three 
Regional Drugs Testing Laboratoriee are being set up at 
Chandigait), htyderabad and Guwahati respectively.
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(c) No. Sir. Bihar State has Its own Dnigs Testing 
Laboratory. It is assisted in testing by Central Laboratories 
at Kolkata and Qhaziattad.

(d) There is no such proposal.

Earnings from Security Deposits

3864. SHRI SHIVAJI IMANE; Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state:

(a) the total nunnber of telephone subscrtbers in the 
country, State-wise;

(b) the amount of total security deposits and the 
income earned by way of interest accrued thereon; and

(c) the manner in wtiich this amount is utilized by 
the Government?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) The details of total number 
of telephone subscrit>ers of Government Operators i.e. 
Mahanagar Telephone Nigam Limited (MTNL) and Bharat 
Sancluir Nigam Limited (BSNL), in the country, Telephone 
Service Area Unit wise i.e. in Telecom Circles and Metro 
Districts are given in the enclosed Statement.

(b) and (c) The total amount of security deposit 
received from subscritMrs is Rs. 5183.93 crores. No 
income by way of interest is earned from such deposits 
as these are utilized and deployed as capital expenditure 
for the expansion of the existing telecommunication 
networi( and introduction of new technologies.

Statement

Unit-wise Status (Telephones) As on 31.3.2002

SI. Telecom Circle/ 
No. Metro Districts

Total Number of 
Telephone connections of 

BSNL/MTNL including 
wireless in local 

Loop and Cellular 
connections)

1 2 3

1. Andaman Nicobar 33034

2. Andhra Pradesh 3140948

3. Assam 424751

1 2 3

4. Bihar 804948

5. Chhattisgart) 265394

6. Gujarat 2850045

7. Haryana 988109

8. Himachal Pradesh 440398

9. Jammu & Kashmir 222811

10. Jharithand 382935

11. Karnataka 2591553

12. Kerala 2694390

13. Madhya Pradesh 1151685

14. Maharashtra 3648015

15. North-East-I 169757

16. North-East-ll 119930

17. Orissa 653436

18. Punjab 1928153

19. Rajasthan 1603701

20. Tamil Nadu 2780859

21. Uttaranchal 314741

22. Uttar Pradesh (E) 1702597

23. Uttar Pradesh (W) 1159606

24. West Bengal 1001486

25. Calcutta 1329790

26. Chennai 1029802

27. BSNL Total 33432874

28. MTNL Delhi 2199007

MTNL Mumbai 2430702

MTNL Total 4629709

All India Total 38062583
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Non-Avallablllty of Pathological Traatmant

3865. SHRI RAVINDRA KUMAR PANDEY: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state:

(a) whether non-availabiiity of several important 
pathological-test facilities at Dr. Ram Manohar Lohia 
Hospital and other Central Government hospitals in Delhi, 
the patients have to get their tests conducted at private 
pathological centres and CGHS beneficiaries have to make 
claims for reimbursement;

(b) if so, whether the Govemment have taken any 
effective steps to make all pathological test facilities 
available in these hospitals; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
to (c) In so far as three Central Govemment Hospitals, 
namely. Dr. RML Hospital, Safdarjung Hospital and LHMC 
& Associated Hospitals are concerned, the facilities are 
available almost for all the important pathotogicai tests. 
However, certain special tests for which the facilities are 
not available, the patients are referred to the CGHS 
recognized private pathological centres after prior approval 
of the competent authority.

Golden Quadrilateral Prolect

3866. SHRI RATTAN LAL KATARIA;
SHRI R.L JALAPPA;
SHRI SHIVAJI MANE:

Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) the State-wise details of the progress of Road 
Development in various States under Quadrilateral Project;

(b) the expenditure incun-ed so far under the GoWen 
Quadrilateral Project;

(c) whether some area of Ambala regk>n is also 
covered under this Project;

(d) whether any time limit has been fixed for the 
completion of this project in Karnataka; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN.

(RETD.) B.C. KHANDURI): (a) The State-wise details are 
given in the enclosed Statement.

(b) The cumulative expenditure Incuned as on 31st 
March, 2002, under Qokton Quadrilateral Project Is Rs. 
4598 crores.

(c) Ambala region is not covered under Golden 
Quadrilateral Project. However, National Highway-1 
passing through Amt>ala is covered under North-South 
Conldor Project.

(d) and (e) Goklen Quadrilateral Prĉ ect in Karnataka 
State is targeted to be substantially completed by 
December, 2003.

Statement

State-wise details of Qolden Quadrilatera

SI.
No.

Name of 
State

Proposed length 
under Goklen 
Quadrilateral* 

(in Km.)

Four-laned/
completed

1. Andhra Pradesh 1016, 38

2. Bihar 206 -

3. Delhi 25 25

4. Gujarat 485 167

5. Haryana 152 152

6. Jharkhand 192 43

7. Karnataka 623 92

8. Maharashtra 488 153

9. Orissa 440 28

10. Rajasthan 725 172

11. Tamil Nadu 342 -

12. Uttar Pradesh 753 113

13. West Bengal 401 80

‘Altar reaUgnnMnt.
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[English]

Upgradation of Cucktalor»«hlttoor Road into 
National Highway

3867. SHRI N.T. SHANMUGAM: Will the Minister of 
ROAD TRANSPORT AND HIGHWAYS be pleased to 
state:

(a) whether the Government have received 
representations from the State Government for upgradation 
of Cuddalore^hittoor Road into National Highway;

(b) if so, the details thereof;

(c) the reaction of the Government thereto; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. 
(RETD.) B.C. KHANDURI): (a) Yes, Sir.

(b) The proposal relates to declaration of 
approximately 230 kms. of new National Highway.

(c) and (d) The proposal would be considered 
alongwith similar proposals received from other State 
Governments after the finalisation of the 10th Five Year 
Plan and availability of funds, keeping in view the revised 
criteria for declaration of new National Highways, traffic 
needs and inter-se priority.

Four Laning Work Undertaken on 
National Highway No. 5

3868. SHRI ANANTA NAYAK: Will the Minister of 
ROAD TRANSPORT AND HIGHWAYS be pleased to 
state:

(a) the various four laning work undertaken 
on National Highway No. 5 from Balasore to 
Vishakhapatnam;

(b) the amount alk)catsd, actually spent and progress 
of the four laning work;

(c) the date by which the four laning work would be 
completed; and

(d) the steps taken so far in that regard?

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. 
(RETD.) B.C. KHANDURI): (a) to (c) The details of four- 
laning work undertaken on National Highway No. 5 from 
Balasore to Visakhapatnam, amount allocated to actually 
spent, prĉ ect-wise, are as given in the Statement. The 
work on Jagatpur-Cuttack-Bhubaneshwar section of NH*5 
has been completed. The works on remaining stretches 
are in progress and are targeted to be substantially 
completed by December, 2003.

(d) Steps taken to expedite the progress on works 
have been:

(i) Speedy pre-construction activities like land 
acquisition, tree-cutting and shifting of utilities;

(ii) Speedy decision making system and prompt 
payment to contractors; and

(iii) Bonus clause has been included in the contract 
as an incentive for early completkm.

Statement

Details of various four laning worl(S undertaken on NH-S from Balasore to Visakhapatnam

(Amount in Rs. Crore)

SI.No. Name of the work package Project wise 
allocatton

Expenditure

1 2 3 4

1. Balasore-Bhadrak (Km. 200.000 to 136.500) 195.18 5.90

2. Bhadrak-Chandlkhole (Km. 136.500 to 61.000) 283.97 5939

3. Bridges between Balasore-Chandikhde (Km. 199.141 to 61.000) 14457 6.77

4. Chandikhole-Jagatpur (Km. 28.000 to 61.000) 105,61 62.94

5. Jagatpur-Cuttack-Bhubneshwar (Km. 28.000 to 0.000) Completed 259.19
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1 2 3 4

6. Bhubneshwar-Khurda (Km. 414.000 to 388.000) 118.90 12J2

7. Khurda-Sunakhala (Km. 388.000 to 338.000) 150.80 2454

8. Sunakhala-Ganjam (Km. 338.000 to 284.000) 163.24 22.59

9. Ganjam-lcchapuram (Km. 284.000 to 233.000) 17543 3631

10. Icchapuram-Korlam (Km. 233.00 to 200.000) 9747 11.15

11. Koriam-Palassa (Km. 200.000 to 171.000) 99 A1 1153

12. Palassa-Srikakulam (Km. 171.000 to 97.000) 229.76 4948

13. Siricakulam - Champavati (Km. 97.000 to 49.000) ^262A 25.10

14. ChanH>avati-Visakhapatnam (Km. 49.000 to 2.800) 146.97 5235

15. Bridges between Srikakulam-icchapuram (Km. 97.000 to 233.00) 68.75 10.10

16. Bridges between Srikakulam-Visakhapatnam (Km. 97.000 to 2.800) 63X)1 ^5S4

Coin Operated Phones

3869. SHRI BHARTRUHARI MAHTAB: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state:

(a) the number of coin operated phones set up in 
various States as on date;

(b) whether most of the phones always remain out 
of order and are never attended to;

(c) If so, the number of such telephones which have 
been rendered out of service in each State;

(d) whether the Government propose to install ntore 
coin operated phones during this year; and

(e) if so, the details thereof. State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAP AN SIKDAR): (a) to (e) The information is 
being coUected and will be laid on the Table of the House.

Post Offices in Rented Buildings in Kamataica

3870. SHRI A. VENKATESH NAIK: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to slate:

(a) the number of post offices in Kamataica which 
are functioning in rented buildings;

(b) the amount of rent annually paid by the 
Government;

(c) the reasons for not constructing their own 
buildings; and

(d) the steps taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) The total number of post 
offices functioning in rented buildings in Kamataica are 
1504.

(b) The amount of rent annually paid by the 
Department during 2000-2001 was Rs. 2,24,45,439/- and 
during the period for 1-4-2001 to 31-12-2001 was Rs.
1,81,99,942/-.

(c) and (d) The constmction of departmental buildings 
is done in a phased manner according to priority and 
subject to availability of funds.

Office of Engineer Liaison Offioer

3871. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of ROAD TRANSPORT AND HIGHWAYS be 
pleased to state:
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(a) whether the office of an Engineer Liaieon 
Officer has been set up in some States and Union 
Territories:

(b) if so, the names of such States and Union 
Territories with criteria adopted for setting up the offices 
and functions thereof;

(c) the names of States and Union Territories wliere 
such an office is lii<ely to be set up during the current 
financial year; and

(d) the achievements made by setting up of such 
offices during the last three years, State and Union 
Territory-wise?

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. 
(RETD.) B.C. KHANDURI); (a) and (b) In order to maintain 
liaison with the States/Union Territories in respect of 
National Highways (NHs) and other centrally sponsored 
schemes in the country, Regional Offices (headed by 
Superintending Engineer) and Engineer Liaison Offices 
(headed by Executive Engineer under the administrative 
control of Regional Offices) have been set up at various 
locations. Engineer Liaison Offices have been set up in 
Raipur, Ranchi and Dehradun in the States of 
Chhattisgarii, Jharidiand and Uttaranchal respectively;

(c) Nil;

(d) The Engineer Liaison Offices have effectively 
coordinated the responsibilities allocated to them.

[Transiation]

Modernisation of Tele-Communication System In 
Rural Areas

3872. SHRI RAMSHAKAL: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state:

(a) whether the Govemnwnt propose to modernize 
the teie-communication system in the rural areas of the 
country;

(b) if so, the details thereof; and

(c) the steps talten/proposed to be taken by the 
Govemnwnt in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) Yes, Sir.

(b) and (c) The Bharat Sanchar Nigam Limited 
(BSNL) which is a public sector unit under the Department 
of Telecommunications has formulated a comprehensive 
plan to induct new technologies for rural telephony.

These are wireless in local loop (WLL), Centre for 
Development of Telematics point to multi-point system 
(C-DoT PMP) and satellite-based telephones for remote 
and inaccessible areas in the country over and aisove 
the conventional technology of underground cat>les. These 
are being implemented in a phased manner. In addition, 
all exchanges are planned to be connected with reliat>le 
media.

[English]

Corporatisation of Postal Services

3873. SHRI SUBODH MOHITE:
SHRI VIRENDRA KUMAR:

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Department of Posts has formulated 
any new agenda in its operations to raise productivity at 
lower costs:

(b) if so, the details thereof;

(c) whether any MoU has been signed with LaPoste 
of France and Emirates Post in this regard;

(d) if so, the details thereof; and

(e) the steps taken/proposed to be taken for 
coiporatisatk>n of postal services in the country?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) and (b) The Departntent has 
taken the following initiatives in its operations to raise 
productivity at lower costs;-

I. Additional revenue generation through 
diversification of products and services through 
introduction of services which are relevant for 
customers including non traditional services.

II. Introduction of technology for greater 
management efficiency.

(c) and (d) Yes, Sir. MoU’s have been signed with 
LaPoste of France and Emirates Post The MoU with 
LaPoste covers areas like upgradation of Postal 
equipment, devekipment of electroncs data interchange,
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improving quality of International Mail Services between 
the two countries, development of philately, and exchange 
l>etween two countries relating to products with high added 
value.

The MoU with Emirates Post covers areas like joint 
marketing of EMS and Express Parcel Post, establishment 
of a hub for postal mails emanating from India and meant 
for Gulf countries, establishment of a hub in India for all 
postal mails including those emanating from UAE for India, 
information technology, e-Post and money transmission 
from UAE to India.

(e) There is no proposal at present for cotporatization 
of postal services in the country.

Conditions of National Highways

3874. SHRI PRAKASH V. PATIL:
PROF. DUKHA BHAQAT:

Will the l^inister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) whether the Government are aware of the 
dilapidated road conditions of Nattonal Higliways and State 
Expressways in Maharashtra;

(b) if so, facts thereof in particular reference to 
Ranchi-Gumla highway;

(c) whether Government are also aware that repairing 
work in many stretches could not be undertaken due to 
paucity of funds;

(d) if so, the details thereof;

(e) the quantum of funds required for the purpose 
and allocation made during the Ninth Plan;

(f) whether Government plan to suitably enhance the 
allocation for this infrastructure sector during the Tenth 
Plan; and

(g) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. 
(RETD.) B.C. KHANDURI): (a) and (b) Efforts are made 
to maintain the National Highways in Maharashtra and 
Ranchi-Gumla Section of NH-23 in Jharithand in traffic 
worthy condition within the available resources. This 
Ministry is not responsible for State Expressways in 
Maharashtra.

(c) and (d) Repair and improvement works on various 
stretches of National Highways are taken up in phases

keeping in view the traffk: needs, inter-se priority and 
availability of funds.

(e) During 9th Plan, abut 40% of requirement of funds 
for maintenance were made available.

(f) and (g) Efforts are being made for enhancing the 
allocation of maintenance and repair keeping in view 
availability of resources.

Establishment of Technology Habitat

3875. SHRI KODIKUNNIL SURESH: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state:

(a) whether the Government have granted financial 
assistance to Kerala for establishment of technology 
habitat at Kochi;

(b) if so, the details thereof; and

(c) the quantum of assistance given to Kerala in this 
regard?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHRI PRAMOD MAHAJAN): (a) Yes, Sir.

(b) and (c) The Department of Commerce, Ministry 
of Commerce and Industry have sanctioned a grant of 
Rs. 2.50 crores to the Government of Kerala under the 
Scheme ‘Assistance to States for Developing Export 
Infrastructure and Allied Activities' for the communication 
component of IT Habitat at Kochi.

Agreement between ISRO and other Universities

3876. SHRI K.P. SINGH DEO:
SHRI A. BRAHMANAIAH;

Will the PRIME MINISTER be pleased to state:

(a) whether ISRO and Anna University has finalised 
an agreement to develop a micro-satelllte in the country;

(b) if so, the details thereof;

(c) whether any funds of ISRO is involved in this 
regard;

(d) whether ISRO has tied up such projects with 
other universities also; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL. PUBLIC GRIEVANCES
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AND PENSIONS, MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) and (b) 
Yes, Sir. Under this agreement, Anna University win build 
a microsatellite with necessary technical and managerial 
guidance from Indian Space Research Organisation 
(ISRO). The microsatellite, weighing around 60 kgs. is 
expected to carry a store and forward communication 
payload.

(c) The overall project cost is estimated to be around 
Rs. 5.50 Crores, of which, assistance from ISRO will be 
about Rs. 4 Crores.

(d) No. Sir.

(e) Does not arise.

“Indo-Russla Trade Ties”

3077. SHRI Y.V. RAO: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state:

(a) whether India and Russia have signed a protocol 
to step up trade; and

(b) if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) and (b) The Eighth Session of 
the Indo-Russian Inter-Governmental Commission on 
Trade. Economic Scientific, Technological and Cultural 
Cooperation (IRIGC) was held in India on 7 February. 
2002. This was co-Chaired by Finance Minister Mr. 
Yashwant Sinha and Mr. Ilya Klebanov, the then Deputy 
Chairman (Deputy Prime Minister) of the Government of 
the Russian Federation. A Protocol of the 8th Session of 
the IRIGC was signed at the end this meeting.

The 8th Session of the IRIGC undertook a 
comprehensive review of bilateral cooperation between 
India and the Russian Federatton in trade, econonrtc. 
scientific, technological and cultural sectors. Both sides 
expressed their satisfactkjn over the positive devetopments 
in the cooperatkm between the two countries in all these 
areas to mutual benefit

Extension on Deputation Period

3878. SHRI RAMJEE MANJHI: Will the PRIME 
MINISTER be pleased to state:

(a) whether prior approval of the lending organlzatton 
is required to be taken before giving extenston for the 
5th year of deputation;

(b) H so. whether the same has been taken from 
DGS&D whose oWcers ate on deputation with Kendriya 
Bhandar and whose board of directors unilaterally gave 
extension to their offk̂ ers for the 5th year;

(c) whether despite repeated communications from 
DGS&D the offkser was not being released; and

(d) if so. the action taken to streamline its intmctions 
to be foltowed by all and sundry?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES. MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL. PUBLIC GRIEVANCES 
AND PENSIONS. MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) Yes, Sir.

(b) and (c) The Kendriya Bhandar has since obtained 
the concunence of the DGS&D for relieving the offteer 
as soon as the new incumbent joins In his place. The 
process of selection has already been Initiated.

(d) No additional action to . streamline procedures/ 
instructions appear necessary, in view of what has been 
stated above.

Agreement with China for Cooperation In IT

3879. SHRIMATI RENUKA CHOWDHURY: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state:

(a) whether the recent visit of the Chinese Prime 
Minister to India an agreement for cooperation in 
devek>pment of Infomiation Technology has been worked 
out;

(b) If so, the main features of the agreement of 
cooperation; and

(c) the steps taken/proposed to t>e taken for a 
cooperative effort in that direction between the two 
countries?

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI PRAMOD 
MAHAJAN): (a) No, Sir.

(b) Does not arise.

(c) An MOU for cooperatkxi in Information Technotogy 
was signed with the People’s Republic of CMna in Beijing
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on July 17. 2000. The main features of tfie cooperation 
agreement related to the following:

1. Computer;

2. Enterprise Networks;

3. information Technology;

4. Micro-electronics Technology and Integrated
Circuits;

5. Software and its applications and products;

6. Internet Technologies and their applications;

7. Transfer of Information Technologies; and

8. Establishing Manufacturing JVs of IT equipment.

Shifting of KVIC

3680. SHRI T.T.V. DHINAKARAN: Will the Minister 
of AQRO AND RURAL INDUSTRIES be pleased to state:

(a) whether it is a fact that the Khadi and VHIage 
Industries Commission (KVIC) has shifted to "Project 
Based Approach" from "Pattern Based Approach":

(b) whether the traditional village industries will 
continue to get financial assistance as before; and

(c) if so, the details thereof?

THE MINISTER OF AGRO AND RURAL 
INDUSTRIES (SHRI KARIYA MUNDA): (a) Yes. Sir.

(b) and (c) Yes, Sir. Under the Rural Employment 
Generation Programme (REGP), the Khadi and Village 
Industries Commission (KVIC) provides 25% margin 
money for project costing upto Rs. 10 lakhs and 10% for 
project costing over one above Rs. 10 lakhs upto Rs. 25 
lakhs. Higher margin money O 30% is being provMed to 
SCyST/EX-Servicemen/Women/Minority/Physicaiiy 
Handicapped, OBC beneficiaries and all the benefidaiies 
of North Eastern Region. Andaman & Nicobar Islands, 
Lakshadweep and Sikkim State. The KVIC, however, has 
not been conceived as a financial institutton. It is a 
promotional and facilitating organization and, therefore, 
Institutions/entrepreneurB are encouraged to take loans 
from Banks.

Diplomats’ Wives Working Abroad

3881. SHRI BIR SINGH MAHATO: WM the Minister 
of EXTERNAL AFFAIRS be pleased to state;

(a) whether wives of some Ambassadors and High 
Commissioners are working abroad in violation of existing 
mles;

(b) if so. the details ttiereof; arKl

(c) the action taken kt this regard during the last 
three years?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) No, Sir.

(b) and (c) Does not arise.

[Translation]

Optical Fibre Cable In Rajaathan

3682. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state the target fixed for 
laying cables in rural areas of Rajasthan during the last 
two years and target achieved thereof

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): There was no separate target 
fixed for laying of optk:al fibre cable In rural areas of 
Rajasthan. Overall target and achievement for Rajasthan 
for last two years is given below.

Year Total Target Total Achievement

2000-2001 8930 Km 3143 Km

2001-2002 9100 Km 6804 Km

[Engiish}

Appointment of Advisor

3883. SHRI BRAHMA NAND MANDAL: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state:

(a) whether the Government recently appointed an 
Advisor for Homoeopathy in the Department of Indian 
System of Medk:ine and Homoeopathy;

(b) if so. the qualifk»tk)ns and other requirements 
for this post;

(c) whether it is a fact that the presently appointed 
official to the post of Advisor does not possess the 
requited qualification for this post; and
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(d) if so, the details thereof and the drcumstances 
under which such appointment has been made?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
Homoeopathy (Advisor) has t>een appointed on ad-hoc 
basis on short'temn contract for a period of only one 
year w.e.f. 1.2.2002.

(b) The qualification and other requirement for the 
poet are enclosed Statement.

(c) The presently appointed Advisor possesses 
medical qualification required for the post

(d) Does not arise.

Statmrmnt

Promotion Promotion

Failing which 
by transfer on 
deputation 
including short 
term contract.

Chief Medical Officer (Homoeopathy) with 8 years regular service in the 
grade failing which Chief Medical Officer (Homoeopathy)Zwith 13 years 
combined regular service in the grades of Chief Medical Officer 
(Homoeopathy)/Senior Medical Officers (Homoeopathy) out of which 4 
years regular service should be in the grade of Chief Medical Officer (Homoeopathy). 
Note: Chief Medical Officer (Homoeopathy) includes the Deputy Adviser (Homoeopathy). 
Note: Where juniors who have completed their qualifying/eligibility service are being considered 
for promotion, their senior would also be considered provided they are not short of the requisite 
qualifying/eiigibillty service of two years, whichever is less, and have successfully completed 
their probation period for promotion to the next higher grade alongwith their juniors who have 
already completed such qualifying/eligibllity seMce.

Transfer on Deputation (ISTC)

Officers under the Central Qovemment/State Govemments/Universities/Recognlsed Research 
Institutions/Public Sector Undeitakings/Semi-Govemment Autonomous or Statutoiy Organisations.

(a) (i) holding analogous post on regular basis, for

(ii) with 3 years’ regular service in posts in the scale of Rs. 14300-400-18300 or 
equivalent, and

(ill) With 6 years’ regular service in posts in the scale of Rs. 12000-375-16500 or 
equivalent; and

(b) possessing the following educational qualifications and experience—

(i) Degree in Homoeopathy of a Recognised University Statutory State Board/Coundl 
of equivalent recognised under the Homoeopathy Central CouncH Act, 1973 (59 of 
1973).

(ii) Enrollment on a Central Register of Homoeopathy or a State Register of 
Homoeopathy.

(11!) 15 years experiences in the profession. The Departmental Officers in the feeder 
category who are in the direct line of promotion shall not be eligble for consideration 
for appointment on deputation. SinHlarly, deputationists shall not be eligible for 
consideration for appointment by promotion (period of Deputation/Contract including 
period of deputation/contract in another ex-cadre poet held immediately proceeding 
this appointment in the same or some other organisation/Depattment of the Central 
Government shaH not exceed 5 years. The maximum age limit for appointment by 
transfer on deputation (including short term contract) shaH be not exceeding 56 
years as on the closing date of receipt of applications.
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National Telacom Policy

3884. SHRI S.D.N.R. WADIYAR: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state:

(a) wtiether Government have a proposal to formulate 
a new National Telecom Policy;

(b) if so, the areas in which emphasis has been laid 
in the proposed new Telecom Policy:

(c) the date by which the new Telecom Policy is 
likely to be introduced; and

(d) the steps taken in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) No, Sir.

(b) to (d) Does not arise in view of (a) above. 

rTranslaUon]

WHO Assistance for Malaria Eradication Programme

3885. SHRI SHIVRAJ SINGH CHOUHAN:
SHRI VIJAY KUMAR KHANDELWAL:

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether WorM HeaWt Organisation has given 
financial assistance for National Malaria Eradication 
Programme;

(b) if so, the total financial assistance given by WHO 
during the year 2001-2002;

(c) whether malaria is more prevalent in coastal 
States;

(d) if so, the steps taken/proposed to be taken by 
the Unton Govemntent in this regard; and

(e) the achievements made under this programme 
during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
and (b) Assistance amounting to Rs. 98.00 lakhs (approx:) 
was released by Woild Health Organization (WHO) for a 
period of 2 years covering 2000 and 2001 to uncisrtake 
adhoc activities like organization of workshops, training, 
inter-state border meetings and preparation of training 
materials on malaria and other vector bome diseases.

(c) and (d) Although coastal areas are endemic for 
malaria but higher incidence is reported in non-coastal 
areas. Under the National Anti Malaria Programme, 
Central Government provides assistance to the States 
mainly in the form of anti-malaria drugs and insecticides. 
Additional inputs are provided to 8 pr^ominantly tribal 
highly endemk: States under the Enhanced Malaria Control 
Project (EMCP) with Worid Bank support. 100% Central 
assistance is also being provkJed for Malaria Control to 
the North Eastern States since December, 1994.

(e) The achievenwnts made under the Programme 
during the last three years are as under:—

(Figures in millions)

Year Population screened for 
malaria

No. of malaria cases 
detected and treated

Population protected 
with appropriate insecticide

1999 88.50 2.28 77.56

2000 87.10 2.02 80.87

2000 (Prev) 88.05 1.97 68.47

[English)

Reform Linked Assistance System

3886. SHRI K.E. KRISHNAMURTHY: Will the PRIME 
MINISTER be pleased to state:

(a) whether the Government propose to Introduce 
Reform Linked Assistance System while releasing 
assistance to States;

(b) if so, the details thereof; and

(c) the parameters adopted for assessment of refomis 
and their proper implementation?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS, MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE
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IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) to (c) As 
a part of Central Assistance for the Annual Plans of 
States, the Centre provides Reform Linlced Assistance 
for a number of sectors like Accelerated Power 
Development and Reform Programme (APDRP), 
Accelerated Irrigation Benefit Programme (AIBP), Initiative 
for strengthening Infrastructure, Rural Infrastructure 
Development Fund (RIDF) etc. for which a total amount 
of Rs. 12,300 crore has been provided in the Union 
Budget 2002*2003. In addition, a lump-sum amount of 
Rs. 2,500 crore has also been provided for policy reforms 
in sectors which are constraining growth and development 
of States.

Regarding the parameters adopted for assessment 
of refonrw and their proper implementation, it may be 
observed that there are specific guidelines relating to each 
programme and their proper implementation is ensured 
through release of assistance based on Utilisation 
certificates, visits and discussions with the States on the 
progress in implementation of the Schemes/Programmes.

Telephone Connection in Araria District In Bihar

3887. SHRI SUKDEO PASWAN: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state:

(a) whether a large number of applicants are waiting 
for the telephone connection in district Araria, Bihar;

(b) if so, the number thereof as on date;

(c) the time by which the waiting list is likely to l)e 
cleared;

(d) the number of telephone connections proposed 
to be provided during 2002-2003 in the above district;

(e) whether the conditton of the telephone servtee in 
the Araria district have been found unsatisfactory;

(f) if so, the reasons therefor; and

(g) the remedial action taken l>y the Government in 
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) and (b) The number of 
applicants waiting for telephone connecttons in the District 
of Araria as on 31.03.2002 was 415.

(c) This waiting list is planned to be cleared by 
31.10.2002.

(d) 1000 telephone connections are planned to be 
provided during 2002-2003 subject to availability of 
demand.

(e) Telephone Services in Araria district have been 
satisfactory, but for an interruption in the UHF system at 
Balua KaUyaganj exchange for three days during March, 
2002 due to a technk»l fault whteh was rectified.

(f) and (g) Do not arise in view of (e) above.

Wasteful Expenditure

3888. SHRI AMAR ROY PRADHAN: WIN the PRIME 
MINISTER be pleased to state:

(a) whether the Government are aware that Ministry 
of Finance have been steps to minimise wasteful 
expenditures in Government Departments and have 
already identified certain sectors in which wasteful 
expenditure is maximum in various Government 
Departments;

(b) if so, the details of such sectors of his Ministry/ 
Departments which have been identified by Finance 
Minister, for the purpose and quantum of wasteful 
expenditure identified therein during each of the last three 
years as on December 31, 2001; and

(c) the conective steps taken by his Ministry to curtail/ 
stop such wasteful expenditure, so far, if any?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS, MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) Yes, Sir.

(b) and (c) Planning Commisston has taken note of 
various instnjcttons issued by the Ministry of Finance and 
the Department of Personnel and Training in this regard 
and have been complying with these guktoVnes. Apart 
from various other steps to minimise the day-to-day 
expenditure, the Planning Commission have also 
surrendered a number of posts (182) upto 31.12.2001 
to meet the objective.

Transactions of Kendrlya Bhandar

3889. SHRI ARUN KUMAR: Will the PRIME 
MINISTER be pleased to refer to the reply given to 
Unstarred Queetkm No 1779 dated November 28, 2001 
and state:
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(a) whether the CVC has exempted the Kendiiya 
Bhandar from making availat>le the infomration in the 
prescribed proforma;

(b) it 80, the details thereof;

(c) If not, whether the Kendriya Bhandar has supplied 
the infomiation to CVC with regard to transaction of above 
of crores in an item; and

(d) If so, the details thereof and if not the reasons 
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES. MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS. MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) to (d) As 
already informed in Lok Sabha Unstarred Question No. 
1779 dated 28.11.01, Kendriya Bhandar has requested 
the CVC to formally exempt it from the provisions of 
their O.M. dated 12.3.99 because it is a cooperative 
society and not covered by the said O.M. Response of 
the CVC is still awaited.

Kendriya Bhandar has not fumished any information 
to CVC relating to transactions above Rs. 2.00 crores in 
view of pending request for such exemption.

Review of Indian Telegraph Act

3890. SHRI VILAS MUTTEMWAR: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state:

(a) whether it is a fact that certain sections of the 
Indian Telegraph Act, 1885 and 1898 empowers the 
Government to intercept messages and postal articles of 
any person;

(b) If so, whether these provisions impinge upon the 
rights of the citizens guaranteed under the constitution;

(c) whether the Govemment propose to review the 
Indian Telegraph Act so as to remove such of the 
provisions which impinge upon the citizen rights; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) Sir, Indian Telegraph Art. 
inter-alia, provides that on the occunence of any public

emergency, or in the interest of the public safety, the 
Central Govemment or a State Government or any officer 
specially authorised in this behalf by the Central 
Govemment or a State Govemment nnay, if satisfied that 
it is necessary or expedient so to do in the interests of 
the sovereignty and integrity of India, the security of the 
State, friendly relations with foreign States or public order 
or for preventing incitement to the commission of offence, 
etc. may direct interception of messages on 
Telecommunication Networ1<s in ttw country. However, tiie 
provisions of Indian Telegraph Act are not applicable to 
interception of postal articles.

(b) In order to protect the rights of an Individual, the 
above mentioned provision is being exercised as per the 
guidelines laid under Rule 419 A, Indian Telegraph Rules, 
1951 which has been formulated according to the 
directions of the Hon’ble Supreme Court of India.

(c) and (d) Indian Telegraph Act is being reviewed 
in the new Communication Convergence Bill which has 
already been introduce in Lok Sabha during August, 2001. 
It also contains similar provision.

Closing of Post Office

3891. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state:

(f.) whether the Govemment propose to close some 
of the Post Offices in large cities for tack of business; 
and

(b) if so, the details thereof, city-wise?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) No, Sir.

(b) Does not arise in view of (a) above.

Suicide by BARG Scientists

3892. DR. RAGHUVANSH PRASAD SINGH; Will the 
PRIME MINISTER be pleased to state:

(a) whether there have been cases of suicide by 
scientists in BARC over the past many years;

(b) if so, the facts and the reasons thereof;

(c) whettier any enquiry has been made about tiie 
woridng conditions etc. of the employees of BARC and 
various media reports and representations about 
systematic torture of a scientists;
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(d) if 80, the details thereof; and

(e) if not, when and how such enquiry will be 
conduced?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS. MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) and (b) 
There have been two cases of suicide by Scientists in 
the past nine years. The reasons for the suicides are not 
known.

(c) The working conditions, etc., of the empk>yees of 
BARC are the same as those of other Units of the 
Department of Atomic Energy and similar to those of 
other Scientific Departments of the Government of India. 
Therefore, the necessity for conduct of any enquiry into 
the above does not arise. There was no ‘systematk: 
torture' or any kind of harassment meted out to any 
scientist. The factual position was clarified to the nrtedia 
when the item appeared in the newspaper. A petitton 
filed in the court in this regard by one complaint, was 
dismissed by the court.

(d) and (e) Do not arise in view of reply at (c) above.

Cartelisation in BIDS

3893. SHRI PRABHUNATH SINGH: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state:

(a) whether BPL had alleged cartelisatk>n in cellular 
bids and demanded to call afresh the entire process of 
lk»nce bklding for cellular phones;

(b) if so, the details thereof; and

(c) the action taken by the Government on the 
allegation of cartelisation?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR); (a) Yes, Sir.

(b) The bidding for the fourth Cellular Lfcense was a 
three stage process of Informed ascending bklding and 
was completely an open and transparent process. 
However, M/s BPL did not participate in the bidding 
process.

(c) Does not arise in view of (b) above.

• Scheme for BaUmoed Development

3894. SHRI MOHAN RAWALE: WiU the PRIME 
MINISTER be pleased to state:

(a) whether Government propose to formulate a
suitable Plan for balanced devetopment of the country;
and

(b) if so, the details thereof; and

(c) the steps taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS, MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) to (c) 
Balanced regional development has always been as 
essential component of the Indian development strategy. 
Since not alt parts of the country are equally well 
endowed to take advantage of growth opportunities, and 
since historical inequalities have not been eliminated, 
planned intervention is required to ensure that large 
regional imbalances do not occur. In order to emphasize 
the importance of ensuring balanced development of all 
the States, the Approach Paper to the Tenth Five Year 
Plan has mandated State wise break down of the broad 
devektpmental targets, including targets for growth rates 
and social devetopment. The State specific targets shoukt 
take into account the potentialities and constraints present 
in each State and the scope for improvement in 
performance given those constraints. The Planning 
Commisston is in the process of fonnulating the Tenth 
Five Year Plan in accordance with the commitment nwde 
in the Approach Paper.

Satellite Technology

3895. SHRI K. YERRANNAIDU: Will the PRIME 
MINISTER be pleased to state:

(a) whether Indian Satellite technok)gy has achieved 
the capacity to ktcate/klenlify features to a metre;

(b) if so, whether this capability is proposed to t>e 
utilised to k)cate terrorists infiltrating into India and other 
strategw importance; and

(c) if so, the details in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMAU SCALE INDUSTRIES, MINISTER OF STATE IN
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THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS, MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRIMATI VASUNDHARA RAJE): (a) Yes. 
Sir.

(b) and (c) Remote Sensing data can be used for 
many applications including applications of strategic 
importance.

Telephone Service at Hyderabad Telecom Circle

3896. SHRI A. BRAHMANAIAH: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: '

(a) the number of requests for shifting of telephones 
received at Hyderabad Telecom Circle as on date;

(b) the time taiten to response to such requests;

(c) whether any monitoring is done of the response 
time and the type of response;

(d) if so, the details thereof; and

(e) the details of the steps proposed by the 
Government to bring the administration closer to people 
to improve service?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR); (a) Sir, the number of requests 
for shifting of telephones received in Hyderabad Telecom 
District as on date are 1406.

(b) Shifts are being carried out by and large as per 
specified nornis for shifting, three days for local shifts 
and 15 days for inter-exchange shifts.

(c) and (d) Yes, Sir. Regular monitoring at various 
levels is being done to implement shifts. About 70% local 
shifts and 80% inter-exchange shifts are being canied 
out within the prescribed norms. Wireless in Local Loop 
(WLL) telephones are being used to provide quick service 
at some locations where there is delay for shifting of 
telephones.

(e) Following steps are being taken to bring the 
Administration closer to the people to improve the 
sen/ices:

(I) Customer meets; Adalats and Open house 
Session are being conducted at regular interval 
to improve the services.

(ii) Accounts Managers’ scheme for taking care of 
Important High Paying Customers has been 
extended to cover large nunnber of customers.

Medical Collage at BhuJ

3897. SHRI P.S. GADHAVI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether construction of a Medical College at Bhuj 
in Gujarat is under way;

(b) if so, the details thereof and the present status 
of this project; and

(c) the time by which the Medical College is likely to 
be functional?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
As per Government of Gujarat, no such constoiction woik 
is under way at present Construction is going on for a 
hospital.

(b) and (c): Do not arise in view of (a) above.

[Translation) *

Exchange of Ayurvedle/Homoeopathlc 
System of Education

3896. SHRI Y.S. MAHAJAN:
SHRIMATI JAS KAUR MEENA:

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) the names of the countries with which the 
Government have made an agreement for the exchange 
of Ayurvedic/Homoeopathk: system of education;

(b) whether some foreign students are pursuing 
Ayurvedk: and Honweopathic system of Medicines in India; 
and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA):
(a) There is a Memorandum of UnderstarKling between 
the Government of India and the Government of 
Russian Federation and a Plan of Co-operation with the 
Republic of Hungary. In 'addition, Gujarat Ayurved 
University has entered into agreement with several 
institutions abroad.
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(b) and (c) Facilities for study of foreign students are 
avallal>le in Qujarat Ayurved University Jamnagar, Banaras 
Hindu University, Varanasi, National Institute of Ayurveda, 
Jaipur and other colleges.

[English]

Shortage of Revenue Stamps

3899. SHRi SAVSHIBHAi MAKWANA: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state:

(a) the quantity of revenue stamps supplied to Qujarat 
during 1999-2000 and 2000-2001, month-wise;

(b) whether the Govemment are aware of the 
shortage of revenue stamps in Gujarat;

(c) if so, the reasons therefor; and

(d) the steps taken to meet the situation?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) to (d) Sir, the Department of 
Posts does not procure and stodt revenue stamps. These 
are procured by the State Govemments directly from India 
Security Press, Naslk and only sold though post offkses. 
Relevant infonnation will be obtained from the Ministry 
concerned and laid on the Table of the House.

Rural Telephone Connections In Maharashtra

3900. SHRi ASHOK N. MOHOL:
SHRI RAMSHETH THAKUR:

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state:

(a) whether M/s Hughes Telecom (India) Umited, 
Maharashtra has failed to achieve rural telephone 
connections targeted for Maharashtra;

(b) if so, the target fixed by the Govemment for oirai 
telephone connections in Maharashtra;

(c) the target achieved by the M/s Hughes Telecom 
(India) Umited;

(d) whether the Govemment are planning to review 
their plans and performance;

(e) If 80, the details thereof; and

(0 the action taken against the defaulty company?

THE MINISTER OF STATE IN THE MINISTRY OF 
C0H4MUNICATI0NS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) Yes, Sir.

(b) All vHlages in Maharashtra are to be covered by 
the end of year 2002.

(c) 160 Village Pubik; Telephones (VPTs) have been 
provided in Maharashtra by M/s Hughes Telecom (India) 
Limited.

(d) and (e) Yes, Sir. The Government has in fact, 
been regularly monitoring and revlqiwing their plans and 
perfomnance in respect of provision of VPTs.

(f) Govemment has recovered Liquidated Damage 
(LD) charges for delay in perfonnance by the defaulting 
company and made it clear that its committed perfonnance 
obligations cannot be diluted In any case. Govemment 
has asked the company to complete the unfulfilled 
committed roll out obligations by December 2002 against 
submission of Addittonal Perfonnance Bank Guarantees 
and Deed of Guarantees. Further, Govemment has 
already taken appropriate steps to reeolve problems raised 
by the company as well as has t>een reviewing their 
progress from time to time.

Pension Liability

3901. SHRi SHANKERSINH VAGHELA: Will the 
PRIME MINISTER be pleased to state:

(a) the present penston poltey of the Government;

(b) whether total pension Hat>lllty of the Govemment 
is Kkely to exceed far beyond the total salary liability; 
and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS. MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): (a) Under the 
present pension policy for Central Government, 
Government employees are eligible for pension, 
commutation of pension and gratuity. These pensionary 
benefits are in the nature of defined benefits for which 
no contrlbutton is made by employees.

(b) No Sir.
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(c) Do m  not arise.

[Tranalatlon]

Amount 8p«nt by Civil Wing

3902. DR. BALIRAM: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state:

(a) the total amount spent by the Civil Wing under 
various Regional General Managers on maintenance of 
offices of Mahanagar Telephone Nigam Limited, Delhi and 
Mumbai and on execution of certain new woilcs during 
the last three years;

(b) the amount out of total amount spent on ARMO;

(c) whether the Government are aware that crores of 
njpees are being wasted in unnecessary woito and taking 
up repair works time and again;

(d) whether the Government propose to take any 
steps to check the wastage of funds and connivance of 
the engineers and contractors;

(e) if so, the details thereof; and

(0 if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) The total amount spent in 
MTNL during the last 3 years is as under-

(Rs. in Crores)

Delhi Mumbai

2001-02 110.95 12353

2000-01 4959 12030

1999-2000 44.92 107M

Total 205.46 35147

(b) Total amount spent on A.R.M.O. is as below:-

(Rs. in Crores)

Delhi Mumbai

On A.R.M.O. 8556 79.64

(c) Works are carried out as per requirement/ 
requisitkm.

(d) to (f) Does not arise in view of (c) above.

[English}

E>Qovenuinc«

3903. SHRI ANANDRAO VITHOBA ADSUL WW the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state:

(a) wtwther the attentton of the Government has been 
drawn to the newsitem captioned *How the Govemment 
can save $ 23 MilNon* appeared In the Eoonomk: Times 
and dated Febmaiy 7, 2002 wherein it is stated about 
the use of internet technologies (E>govemance) to 
revolutionize delivery of Goverrunent services to its 
customers;

(b) if so, whether there are any plans to use the 
intemet technok)gies in the Govemment sector also;

(c) if so, the details thereof; and

(d) if not, ttw reasons therefor? '

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI PRAMOD 
MAHAJAN): (a) Yes, Sir.

(b) Yes, Sir.

(c) Department of Informatton Technology has initiated 
various projects to facilitate increased use of internet 
technologies for better Govemment to Govemment and 
Govemment to Citizen servtoes in various sectors like 
tourism, transport, land and water resources, general 
Administration, infrastructure etc.

(d) Does not arise.

Upgradatlon into National Highways

3904. SHRI NARESH PUGUA: Will the Minister of 
ROAD TRANSPORT AND HIGHWAYS be pleased to 
state:

(a) whether Government have chalked out a 
programme for upgradations of State Highways into 
National Highways, during' next five years; and

(b) if so. the details thereof, with particular reference 
to Maharashtra?
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THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. 
(RETD.) B.C. KHANDURI): (a) and (b) Government would 
consider propcealB for conversion of State roads in various 
States including Maharashtra into National Highways 
during the next five years after the finalisation of the 
10th Five Year Plan and availability of funds keeping in 
view the revised criteria for declaration of new National 
Highways, traffic needs and inter-se priority.

Telephone Facilities to Panehayats

3905. SHRIMATI JAYASHREE BANERJEE: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state;

(a) the number of Gram Panehayats in Madhya 
Pradesh where teleophone facility has not been provided 
so far, district-wise; and

(b) the time by which these Gram Panehayats are 
likely to be provkled with telephone facility.

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) In Madhya Pradesh, 3209 
Gram Panehayats have not been provided with telephone 
facility as on 31/3/2002. District-wise details are given in 
the enclosed statement.

(b) All the remaining Gram Panehayats are to be 
covered by Dec. 2002.

Statem»nt

St.
No.

District Gram Panehayats yet 
to be provided 
with telephones

1 2 3

1. Chhatarpur 145

2. Tikamgarh 158

3. Damoh 69

4. Dewas 47

5. Dhar 230

6. Guna 71

7. Hoshngabad 47

1 2 3

8. Jabalpur 90

9. Katnl 82

10. Jhabua 132

11. Mandia 201

12. Dindori 200

13. Panna 139

14. Raigarh 56

15. Ratiam 17

16. Rewa 368

17. Sagar 101

18. Satna 173

19. Shahdol -

20. Umaria 256

21. Shivpuri 175

22. Sidhi 420

23. Vidisha 32

Total 3209

Increase In Penetration of Peraonal Computer

3906. SHRI IQBAL AHMED SARADGI:
SHRI A. BRAHMANAIAH:

Wilt the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state;

(a) whether the Government propose to set up a 
Mission-Mode Government - Industry - University initiative 
to increase penetration of Personal Computers in the 
country:

(b) if so, the details thereof;

(c) whether the level of penetration of personal 
computer is very low in the country;

(d) if so, the reasons thersfon and
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(e) the steps taken by the Government to increase 
the use of personal computer during the Tenth Five Year 
Plan?

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI PRAMOD 
MAHAJAN); (a) No, Sir.

(b) Does not arise.

(c) and (d) The current penetration of personal 
computers in India is 6.2 per thousand.

(e) The National Tasl< Force on IT and Software 
Development has recommended earmarking 1% to 3% of 
budget of every Ministry/Department of Central and State 
Governments for IT applications/IT related activities.

Ban on SMS on Mobile Phone on Metro Cities

3907. SHRI M.V.V.S. MURTHI: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state:

(a) whether the Security/investigation agencies have 
requested the Government to ban Short Message Service 
(SMS) on Mobile phones in four metro cities; and

(b) if so, the reaction of the Govemment in this 
regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) and (b) The infonnation is 
being collected and will be laid on the Tat>le of the House.

Satelilte Phone Terminai

3908. SHRI RAM MOHAN GADDE: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state:

(a) the status of SatetWe Phone TemiJnal manufacture 
in the country for whkJh C-DOT Technology acquired from 
USA;

(b) the amount spent on this so far; and

(c) the utility achieved through the investnwnt made?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) The Satellite Phone Tenninal 
based on technology acquired from erstwhile COMSAT 
Lab, USA by C-DOT are not being manufactured in India.

(b) The money spent so far on this project is Rs. 
21.8 Crores including Earth Stations.

(c) The utility could not be achieved through the 
investments made because of the un-stable perfommnce 
of Mobile Satellite transponders on INSAT 2C and 3B 
and failure of INSAT-2D Satellite.

The characteristics of the Mobile Satellite Sen/ices 
(MSS) transponders on INSAT 3C launched in January
2002 are under observation. As there has been 
considerable delay from the initial launch of the project 
the demand from the users as well as manufacturability 
issues for remote terminals and continuous availability of 
MSS transponders are to be reconfirmed before revival 
of the project for commercial utilisation.

Kyoto Protocoi

3909. SHRI SUSHIL KUMAR SHINDE; Will the 
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether India has welcomed the U.S. Policy on 
climate change thereby reversing its stand on Kyoto 
Protocol;

(b) if so, the details of the Kyoto protocol, the stand 
taken by the U.S. thereon and the 43ovemment's decision 
in regard thereto; and

(c) the extent to which the U.S. Policy would affect 
the global environment and the emission of Green House 
Gas?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH); (a) There is no change in India's 
stand on the Kyoto Protocol. India has welcomed tfie 
positive elements in President George Bush's statement 
of February 14, 2002 on Clear Skies and Global Climate 
Change Initiatives, Particularly his emphasis on the links 
between economic growth, prosperity and environmental 
protectton; and on capacity building through cooperation, 
rather than imposing impractical and unrealistic targets 
on developing countries.

(b) The Kyoto Protocol was adopted in December 
1997 to strengthen the emissions reductton commitments 
of the industrialized countries. Recognising that developed 
countries are the largest emitters for greenhouse gases 
resulting in climate changes, the burden of the reduction 
was placed on them. No commitments were set out for 
devek>ping countries, whose share in global emissions 
will have to grow in order to meet their social and 
developmental needs. The United States wants developing 
country emitters such as China and India to shouMer 
part of the reduction obligattons.
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India believes that it is not the aggregate national 
value but the per capita level, which con’ectly defines a 
country’s contribution to the global greenhouse gas 
emissions and that the present equilibrium o( commitments 
between development and developing countries has to 
be maintained.

(c) U.S. withdrawal from the Kyoto Protocol is a 
setback to the climate change negotiations.

Committee on the Grievances of CSS

3910. SHRI SADASHIVRAO DADOBA MANDLIK;
SHRI C.N. SINGH:

Will the PRIME MINISTER be pleased to state;

(a) whether any Committee has been set up by the 
government to look into the grievances of the officers of 
Central Secretariat Servk:e (CSS);

(b) if so, whether the Committee has submitted its 
report to the Government;

(c) if so, the details thereof; and

(d) if not. the time by which the report is likely to be 
submitted?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS. MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE); (a) to (c) The 
Committee set up by the Government for restructuring of 
CSS has submitted its report on 28.02.2002. It has made 
several recommendations to address the grievances of 
the CSS. The Govemnfwnt will give due consideration to 
these recommendations.

(d) Does not arise.

Post and Telegraph In Andhra Pradesh

3911. SHRI A. NARENDRA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state;

(a) the details of the development works proposed to 
be undertaken in Post and Telegraph sector in Andhra 
Pradesh during 2002-2003;

(b) whether some development works undertaken 
during 2001-2002 in the State are lying incomplete:

(c) if so. the details thereof and the reasons therefon
and

(d) the time by whkrh the said works are likely to be 
completed?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) The State-wise break up of 
the devek>pmental activities to be taken up during the 
year 2002-2003. have not been finalised.

(b) No. Sir.

(c) and (d) Do not arise in view of (b) above. 

Uransiatkm]

Submission of Accounts by NQO’s Engaged In 
Health Programme

3912. SHRI RAJO SINGH: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state;

(a) whether the NGO’s engaged in the implementation 
of health programmes in the country have to submit the 
statement of accounts to the Government each year with 
regard to the utilization of funds provided by the 
Government;

(b) if so, the details thereof; and

(c) the action taken by the Government against those 
NGO’s which have failed to submit their statements of 
accounts to the Government?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI A. RAJA): (a) 
and (b) Yes, Sir. Grants to voiuntaiy organisation engaged 
in implementation of various nattonal health programmes 
are released as per the prescribed fegulatkMW and sutnject 
to their furnishing audited statement of accounts, utilizatkm 
certifteates. perfomiance report, expenditure statement etc.

(c) In case of violation of the tenns of the grant, 
further release of grant is stopped and action as per 
administrative procedure is initiated.

[English]

Animal Right Rule* Hindering Research

3913. SHRI RAMSHETH THAKUR;
SHRIMATI NIVEDITA MANE:

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state;
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(a) whether It is a fact that medical research has 
come to a virtual stand still due to the imposition of 
numerous curbs on animal experimentation as reported 
in the Times of India’ dated March 22, 2002;

(b) if so, the facts of the matter reported therein;
and

(c) the steps taken by the Government to resolve 
the matter so that the medical experiments are not 
affected?

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. CP. THAKUR): (a) to (c) The guidelines/ 
Rules issued by the Committee for the Purpose of Control 
and Supervision of Experimentation on Animals (CPCSEA) 
for regulating experiments on animals for production of 
drugs, testing of vaccine/ante-sera etc. is causing concem 
among bio-medical research scientists as some of the 
provisions of the Rules are hampering medical research 
particularly in the areas relating to development of new 
drugs. The contentious issues are being considered in 
the Committee of Secretaries.

[Translation]

Promotion of IT

3914. SHRI NAQMANI: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state;

(a) the countries with whom agreements have been 
signed to promote information technology in the country;

(b) the countries which have sought assistance of 
Indian expertise in the field;

(c) the details of progress made so far in the field 
of Information Technology;

(d) the measures taken by the Government to 
maintain the world standard of this technology and to 
make it a source of foreign exchange; and

(e) the time by which the country Is likely to become 
self-reliant in this field?

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI PRAMOD 
MAHAJAN): (a) and (b) Memorandum of Understanding/ 
Agreements have been signed between India and Brazil, 
Mongolia, Australia, Malaysia, Hong Kong, Thailand, 
Mauritius, South Korea, Singapore, Bulgaria, France,

Ireland, Italy, China, Belarus, New Zealand, Israel & 
Columbia for bilateral cooperatkm in the fiekl of informatton 
technology which, inter-alia, provided for assistance of 
Indian expertise in this field.

(c) to (e) Several steps have been taken by the 
Government to promote information technology industry 
and IT exports. The major steps taken include the 
following:

(i) Enactment of Cyber Laws

(ii) Fiscal incentives to the IT industry

(iii) Adoption of a minimum agenda for e-govemance 
in the Ministries/Departments of the Central 
Government.

(iv) Development of IT applications for socio­
economic development of the community and 
undertaking several pr<̂ ects for the same.

(v) Modification of Exim policy to boost exports.

The development of IT applications for the masses 
and the progress of IT enabled services is a continuous 
process and the Government takes necessary steps, as 
deemed appropriate from time to time for maintaining 
world standards of this technology and making it a source 
of foreign exchange through pursuit of policies aimed at 
boosting software exports from India.

[English]

MTNL’s New Division for infrastructure 
Development

3915. SHRI SULTAN SALAHUDDIN OWAISi: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state;

(a) whether MTNL has set up new division for 
infrastructure development to fonnulate policy for proper 
utilization of real estate assets as reported in the 
Hindustan Times dated March 21, 2002 under the caption 
MTNL puts spot light on Rs. 3000 crore real estate;

(b) if so, the main idea behind setting up this division 
and the total land at present available with the MTNL all 
over the country;

(c) whether this step has been taken in the wake of 
proposed disinvestment of MTNL; and

(d) if so, the details thereof and the total lease money 
being pakj by MTNL at present?
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR); (a) and (b) Ye$. Sir. A new 
Project Unit has been set up under Principal Chief 
Engineer (Building Works) for execution of Major Building 
ProjectB. This has been done to carry out development

work on land available with MTNL. Details of land 
available with MTNL at Delhi and Mumbai are given in 
the enctosed statement.

(c) No. Sir.

(d) Details are given in the enclosed statement.

Statmnent

Vacant lands in MTNL

SI.
No.

PartlcularB of Plot Area of Ptot 
(SQ.M.)

Purpose for 
which acquired

Cost of Land 
(Lacs)

Ground rent being 
paid per annum 

•  2.6% (Rupees)

1 2 3 4 5 6

A: MTNL, Delhi

1. Connaught Place 7776 TE NA 0

2. Rohini, Sec-IX 10000 TE 1483 37075

3. Lothian Road 5182 TE 7.68 19200

4. Mandawali Fazalpur 2500 TE NA 0

5. Shadipur 8100 TE 1936 48400

6. Keshav Puram 9762 TE - 0

7. Narela 8096 TE 52^2 131550

8. Rohini, Sec.-V 999 TE 4A9 11725

9. Rohini Sec.-XIV 1000 TE 4.69 11725

10. Saraswati Vihar 8949 TE 88.99 222475

11. Mangolpuri Industrial Area 4105 TE 117084 2927100

12. Mayur Vihar (Ph.il) 900 TE 37j63 94075

13. Dwarka, 16-C 8000 TE NA 0

14. Netaji Nagar NA NA NA 0

15. CBD Shahdara 7980 TE 1387.24 3468100

16. Dwarka Sec-19 1920 TE 13056 326400

17. Dwarka Sec-6 13421 TE/ADMN 91331 2283275

18. Vasant Vihar 1605 TE 162 405000
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1 2 3 4 5 6

19. Vasant KunJ 1000 TE 90 225000

20. Sartta Vihar (M-Pkt) 3990 TE 25855 646375

21. Sunlight Colony 1000 TE 193.2 483000

22. Na)afgarh 2000 TE 1.23 3075

23. Mayur Vihar Ph*1 725 RLU 2 5000

24. Sartta Vihar (J-Pkt) 494 RLU 320.11 800275

25. Najafgarh (ODA) 800 TE 200 500000

26. Bangla Sahib Marg 4400 ITO/ITX 635 17125

27. Rohini, Sec-VI 12004 ADmn Office 17.79 44475

28. Dwarka, Sec 20 19400 CSD 931 2327500

29. Panitha Rd. PioMI 16997 Staff Quarters 9.96 24900

30. Netaji Ngr 5198 Staff Quarters N.A. NIL

31. Rohini, Sec XI 28600 Staff Quarters 1204,83 3Cfl2075

32. Sunlight Colony 5643 Staff Quarters 661 1652500

33. Rohini Pkt. 10, Sec-V 10061 Staff Quarters 593 148250

34. Rohini, Pkt. 4, Sec. V 10003 Staff Quarters N.A. NIL

35. G-17, Paschim Vihar 34600 Staff Quarters 68 170000

36. Noida 

Sub Total

80000 TRG. Centre 6528 1632000

21677650

B. MTNL, Mumbai

1. Plot No. 2 St. George Hospital, 
P-Demello Rd.

3003 TE 36 90000

2. Cumballa Hill Plot. Peddar Rd. 4271 T.E.+Adn. BIdg. 4941 123525

3. Final Plot No. 1275, Bengal 
Chemicals Hitskar, Marg Prabhadevi

4153 Admn. BIdg. 1831 45775 .

4. Manjrekar Plot Dr. E. Moses 
Rd., Worii Naka

3074 TE 2035 51375

5. Powai B&C Plot, 
Adishankaracharya Marg.

B-22500,
C-21750

Training Center 103.95 259875
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1 2 3 4 5 6

6. Bandfa Kurta Complex Q. Block 10,000 TE 100 250000
7. Bandra Kurla Complex, ‘QN’ Block 2680 Staff Quarters 518.04 1295100
8. VlUe Parle Nanda Patkar Rd.,

Villa Parle (E). 3027 TE 10.72 26800
9. SaMvihar Sakinaka, Andherl (E) 7068.24 TE 42.4 106000
10. lAAl Plot Sahara Airport, Andheri (E) 650 TE - 0
11. Vasari Hill Goregaon (W) 14529 Staff Quarters 3.88 9700
12. Pahadi Goregaon, Goregaon (W) 1792.8 TE 77.17 192925
13. Chaikop II Kandivali (W) 4145 TE 134.17 335425
14. Charkop III Kandivali (W) 5128 Admn. BMg. 11453 286325
15. Shimpoli Borivali (W), Eksar-ll 106240 Staff Quarters 36.19 90475
16. Shimpoli Borivali (W), Eksar-I 20000 Staff Quarters 27.13 67825
17. Dahlsar Naka, Dahisar (E) 9249 TE 221.6 554000

18. Akurli Plot Kandivali (E) 1573 Staff Quarters 55.97 139925
19. Hakoba Borivali (E) 5005 TE 770 1925000

20. Plot 32-Sector 24 Vashi 1000 Telecom Centre 6 15000

21. Plot 17A-Sector 19 Vashi 1221.63 Telecom Centre 733 18325

22. Plot 2-3 Sector 14 Vashi 741.61 Telecom Centre 4 AS 11125

23. Plot 33 Sanpada Sector 10 4999.79 TE 1025 256250

24. Plot 32 Sector 30-A Vashi 3499.96 TE 112.7 281750

25. Ptot 126 MIDC Electronk: Zone 8000 TE 216 540000

26. Plot 10 Koper Khaiiane, Sector 13 5000 TE 102.11 255275

27. Dronagiri Sector 14 6000 TE 456 11400

28. Kalwa (RLU) Rabale 8111 TE 1.95 4875

29. Sheva 5000 TE - 0

30. Jogeshwari 4754 TE 10254 256350

31. Juhu Danda 10000 TE NA 0

32. CBD Belapur 9999 TE 5 12500

Sub Total (B) 7512900

Total (A+B) 29190550
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[Translation]

Telecom Service* In Haryana

3916. SHRI RATTAN LAL KATARIA: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state:

(a) the funds allocated for providing telecom services 
in Haryana during the last three years and current financial 
year

(b) whether the telecom circles have achieved the 
target fixed in this regard; and

(c) the details of the expenditure incurred for 
achieving these objectives during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR); (a) Funds allocated for providing 
telecom services in Haryana Circle during the last three 
year and cunent financial year are as under

S.No. Year Funds allocated

1. 1999-2000 305 Crores

2. 2000-2001 33553 Crores

3. 2001-2002 383.98 Crores

4. 2002-2003 Under process

(b) The details of targets assigned and achieved 
during the last three years is as under-

Year Direct Exchange Lines Switching Capacity

Target Achievement Target Achievement

1999-2000 1,17,000 1,17/436 150,000 1,62,222

2000-2001 150,000 152,193 2,15,700 159,214

2001-2002 2/45500 1,93,915 255,900 ■ 2,25/460

(c) The expenditure incurred for achieving the above 
targets during the last three years is as under*

S. No. Year Expenditure incurred

1. 1999-2000 301.03 Crores

2. 2000-2001 365 32 Crores

3. 2001-2002 350.93 Crores

’Subject to finalisation of Accounts.

Dllapidatad CondKions of National Highways

3917. SHRI RAM TAHAL CHAUDHARY:
SHRI RAMDAS RUPALA 6AVIT:
PROF. DUKHA BHAQAT:
SHRI SHIVAJI MANE:
SHRI BIR SINGH MAHATO:

Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) whether the Government are aware of the bad/ 
dilapidated conditions of the National Highways in the 
country;

(b) if so, whether the Union Government have issued 
any directions/orders to the State Governments in this 
regard;

(c) if so, the details thereof;

(d) the details of allocation made to each state during 
the year 2001-2002 and expenditure incurred for 
development and maintenance of National Highways, 
State-wise;

(e) whether some of the States have requested the 
Union Government to increase the funds allocated to them 
or to release special fund for maintenance of the National 
Highways, during the above period;

(f) if so, the details thereof and the Government 
reaction thereto;

(g) whether the Government have made any enquiry 
with regard to proper utilisation of funds by the States; 
and

(h) if so, the details of the finding thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. 
(RETD.) B.C. KHANDURI): (a) to (c) Efforts are made to 
maintain ttie National Highways in various States in traffic 
worthy condition within the available resources.

(d) Details of allocation and expenditure for 
development and maintenance of National highways in

various States during 2001-2002 are given in the enclosed 
statement.

(e) and (f) Yes. Sir. Some States had requested for 
rslease of additional funds to clear their UabMHies of special 
repair works sanctioned during 1999-2000. Funds to the 
tune of Rs. 13.00 crore were released to various States.

<g) and (h) The progress of works including utilization 
of funds is reviewed by the Ministry at regular Intervals.

Statement

(Rs. in lakhs

SI.No. Name of States/UTs Development Maintenance

Expenditure
Allocatton (upto Feb. 02) Allocation

Expenditure 
(upto Feb. 02)

1 2 3 4 5 6

1. Andhra Pradesh 10379.70 415652 4220.04 1440.13

2. Assam 7605.19 435352 3999.18 1879.00

3. Bihar 6532 XX) 3085X)8 4490.12 1476.62

4. Chandigarti 150 XX) 2824 46 XX) 9.09

5. Ghhattisgarti 3228.00 1550.76 2419.99 871.70

6. Delhi 600.00 371.15 102.00 0.00

7, Goa 200000 699.60 370XX) 142 36

8. Gujarat 7042.71 3440.21 2474.81 102642

9. Haryana 10388 >»7 5898.19 1849.78 999.78

10. Himachal Pradesh 5500.00 2720X)3 1939X)9 1298 J9

11. Jammu & Kashmir 230XX) 14.94 85.92 17.07

12. Jharkhand 3500.00 1466.26 199956 498.95

13. Karnataka 1094756 5456.85 3902 45 1592.29

14. Kerala 926156 4158.96 2335.64 1349.26

15. Madhya Pradesh 9099.00 5291.61 593543 2439 34

16. Maharashtra 19371.95 5972 j67 5201XX) 1943.96

17. Manipur 1452 59 610.92 936X)5 21244

18. Meghalaya 2270XX) 108556 1134 AS 191.63
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1 2 3 4 5 6

19. Mizoram 2600XK) 1154.04 49953 86.63

20. Nagaland 1500.00 42657 203.05 97J04

21. Orissa 7912.70 1219.79 4731.00 876.12

22. Pondicheny 212.00 139 i)9 8529 4251

23. Punjab 6413.00 4289.19 2405.97 1226.63

24. Rajasthan 8746.00 7575.52 4448 2071.89

25. Tamil Nadu 9739.00 618652 4474.78 1600.77

26. Uttar Pradesh 14662.88 783659 6619.14 187056

27. Uttaranchal 2500XX) 1466.26 1068 56 35827

28. West Bengal 8422.04 412858 3907/46 1287.12

Construction of Roads In J & K

3918. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of ROAD TRANSPORT AND HIGHWAYS be 
pleased to state:

(a) whether the Government have accorded approval 
for construction of certain roads in Jammu and Kashmir 
under the matching grant scheme;

(b) H so. the details thereof; and

(c) the reasons for which the said work has not 
been started?

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. 
(RETD.) B.C. KHANDURI): (a) to (c) Matching grant of 
50 per cent is provided under Centrally Sponsored 
Schemes of Roads of Economic Importance. Under this 
scheme, 7 proposals at an estimated cost of Rs. 1598 
lakh in Jammu and Kashmir State have been accorded 
approval in principle. The State Government is required 
to furnish detailed project estimates. No financial sanctton 
has been accorded to start the work.

[English]

Amendment of Indian Post Offices Act, 1898

3919. SHRI T. GOVINDAN; Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state;

(a) whether the Government propose to amend the 
Indian Post Offtoe Act, 1898 and also considering to 
legalise the multi-national and Indian Courier Companies; 
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI TAPAN SIKDAR): (a) and (b) Yes, Sir. It is 
intended to effect comprehensive amendnoent to the Indian 
Post Office Act, 1898, to update its provisions and ensure 
that all players in postal sector are subjected to the same 
discipline.

Haryana Highway Patrol

3920. DR. S. VENUGOPAL: Will the Minister of 
ROAD TRANSPORT AND HIGHWAYS be pleased to 
state:

(a) whether the Government propose to adopt the 
Haryana Highway patrol arrangement as model for 
controlling road accidents through out the country;

(b) whether all the State Governments have been 
directed to implement similar schemes in their respective 
States;

(c) If so, the time by whk:h this scheme is likely to 
be implemented; and
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(d) the details in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. 
(RETD.) B.C. KHANDURI): (a) to (d) Haiyarw Highway 
Patrol arrertgetnent is stHI in an experimental stage. If 
found successful, over a period of time it will be 
recommended to the other State Governments.

Protocol of Cooperation between India 
and Rutela

3921. SHRI MADHUSUDAN MISTRY: Will 
the Minister of EXTERNAL AFFAIRS be pleased to 
state;

(a) whether a protocol of cooperation between the 
Astralchan region of the Russian Federation and Gujarat 
was signed in November, 2001;

(b) if so, the details thereof; and

(c) the areas of cooperation envisaged under the 
protocol?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): (a) Yes, Sir.

(b) and (c) During the State visit to India by President 
of the Russian Federation, Mr. Vladimir Putin in October 
2000, the Agreement between the Government of the 
Republic of India and the Govemment of the Russian 
Federation on the Principles of Cooperation between the 
Governments of the States and Union Tenitories of the 
Republic of India and the Bodies of Executive Authority 
of the Constitutional Entities of the Russian Federation 
was concluded. Within the framework of this umbrella 
Agreement, a Protocol of Cooperation between the 
State of Gujarat of the Republic of India and the 
Astral(han Region of the Russian Federation was signed 
in Moscow on 6 Novemtwr, 2001 during the State visit 
to the Russian Federation by Prime Minister Mr. Atal 
Bihari Vajpayee.

The Protocol is expected to promote cooperation 
between Gujarat and the Astral<han Region of the Russian 
Federation in several fields including trade, health, 
education and culture.

[Tnnstathn]

ConatructlonMaintenanee of Four Lana 
National Highways

3922. SHRI THAWAR CHAND GEHLOT: Will the 
Minister of ROAD TRANSPORT AND HIGHWAYS be 
pleased to state;

(a) the number of proposals received by the 
Govemment for construction and maintenance of two, four, 
six and eight lane National Highways, bye-passes, bridges 
in various States of the country during the last three 
years;

(b) the State-wise details of the proposals received 
during the above period;

(c) the State-wise details of funds allocated and the 
proposals cleared;

(d) the details of expenditure incurred on approved 
61 woritt for four lane national highways;

(e) the number of roads identified for constnictlon of 
highways as per the laid down norms during the at>ove 
period; and

(f) the State-wise details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. 
(RETD.) B.C. KHANDURI): (a) to (c) Details in respect of 
proposals received and cleared for the development of 
National Highways along with the funds allocated during 
the last three years are given in the enclosed in 
Statement-1. In respect of maintenance, funds are allocated 
to the states on the basis of length of National Highways, 
tenain, traffic and climatic condition, subject to availability 
of funds for the purpose. Statewise allocation of funds 
for maintenance during the last three years is given in 
the enclosed Statement-ll.

(d) Four laning of National Highways is mainly being 
implemented by Nationai Highways Authority of India. Total 
145 nos. of contracts are presently under implementation 
by NHAI and an expenditure of Rs. 4189 crores have 
been incurred on these works during 2001-2002.

(e) and (f) The lengths of National Highways declared 
during the last three years. State wise is given in the 
enclosed Statement-Ill.
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Statgnwnt’l

Years

Naim of Stan
No.

Alocalian NH (0) i  EAP Mm f i t  ^ ------ L ._ ^NO. Oi rroponflis n6C9V6Q No. ol PiopoMto deind

1999- 2000- 2001- Total Two Four
2000 2001 2002 lor M  Imt lane

Six B|M By« BrMgaa Tw Four Sb BgM By* Bndgu
lana lane IMW passes

10 11 12 13 14 15 16 17

1, HrmriaahAfionfa rTBOBsn 50.95 lOljOO 90JOO 241.95 14 0 0 0 2 10 14 0 0 0 2 10

2. Anmaehal Pradith 0.00 0.00 0.00 OiX) 0 0 0 0 0 0 0 0 0 0 0 0

3. Assam 41.87 52j00 75.00 16837 49 0 0 0 0 1 49 0 0 0 0 1

4. Bihar 60iX) 62.00 51 iX) 173.00 71 0 0 0 0 21 71 0 0 0 0 0

5. Chandigait) 1.00 144 150 3.94 1 1 1 0 0 0 1 1 1 0 0 0

6. Chhaliisgaih 0.00 1228 3228 4456 14 3 0 0 0 15 2 1 0 0 0 9

7. OeN m m 6i)0 17JB3 9 0 0 0 0 0 4 0 0 0 0 0

8. Goa 17XK) 23iX) 20jOO 60jOO 6 2 0 0 1 7 5 0 0 0 1 2

9. Gujaral 73J07 7770 55JOO 205J7 55 7 0 0 1 5 51 3 0 • 0 0 2

10. Haryana lOODO 101.00 103^ 304i8 16 2 0 0 0 2 16 1 0 0 0 2

11. 1 i;__t--1 PmnUiMCnn riaQOsn 40iX) 44.15 55JOO 139.15 5 0 0 0 1 2 5 0 0 0 1 2

12. J&K 1jOO 250 230 5-80 4 0 0 0 0 0 4 0 0 0 0 0

13. Jharkhand 0.00 22JOO 35iX) 57JOO 46 0 0 0 1 5 46 0 0 0 1 2

14. Karnataka 5824 77.99 10432 24055 24 1 0 0 1 6 13 0 0 0 0 4

15. Ker* 12Si8 8754 88J01 30123 2 1 0 0 1 7 1 0 0 0 0 3

16. Madhya Pradash 12037 13255 8838 34130 25 4 0 0 2 18 8 1 0 0 1 12

17. Maharashtra 17350 208JOO 18846 569.96 63 6 0 • 0 3 46 59 4 0 0 2 21

18. Mwipur 10.11 850 1450 33.11 11 0 0 0 0 0 11 0 0 0 0 0

19. 1730 1650 22JOO 5530 10 0 0 0 0 6 10 0 0 0 0 6

20. Mteotam 3.00 IOjDO 26D0 39jOO 0 0 0 0 0 2 0 0 0 0 0 1

21. NoÔHnu 8j00 15iX) 15iX) 38D0 8 0 0 0 0 0 8 0 0 0 0 0

21 Orissa 9050 9951 77J3 26774 48 0 0 0 0 4 43. 0 0 0 0 2

23. IVrwHflniarnnXKJwwfTy 3.19 2iX) 2.12 731 4 0 0 0 0 0 4 0 0 0 0 0
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18

24. P ut^ S1.19 51.99 60iS 16373 62 4 0 0 0 3 32 4 0 0 0 3

25. Rajaalhan 47i0 8351 83iO 21451 13S 8 0 0 0 20 117 4 0 0 0 5

26. SNdm 0S» Oi» OjOO OjOO 0 0 0 0 0 0 0 0 0 0 0 0

27. Tani Nadu 65jOO 102 jOO 9Si» 262JOO 81 1 0 0 0 16 81 1 0 0 0 16

28. Tripura OiO 0.00 0i» 050 0 0 0 0 0 0 0 0 0 0 0 0

29. Uttar Pradesh 12020 144iM 134.90 399J4 111 9 0 0 9 14 73 3 0 0 0 11

30, Uttaimhal 0.00 1.99 25jOO 26.99 34 0 0 0 0 3 25 0 0 0 0 3

31. Weal Bengal 88.18 128JOO 98.14 31432 37 2 0 0 0 6 37 2 0 0 0 2

StatmtwnNI

SI.No. Name of State Allocation M&R

1999-2000 2000-2001 2001*2002 Total for last 
3 years

1 2 3 4 5 6

1. Andtira Pradesh 3440 38.45 42.20 115.05

2. Arunachal Pradesh OM 0.00 OJOO OXX)

3. Assam 3A20 2834 39.99 103.03

4. Bihar SBM 42.99 44.90 145.97

5. Chandigarh 0.91 0.21 046 158

6. Chhattisgarh 0.00 1030 24.20 3430

7. Delhi 1/40 032 1j02 3.24

8. Qoa 8.27 3.74 3.70 1571

9. Gujarat 23.18 2145 25.75 7038

10. Haryana 16.12 1544 1830 50i)6

11. Himachal Pradesh 23.26 25.11 1939 67.76

12. J & K 3J02 234 036 6.72

13. Jhartthand OJOO 846 20.00 2846

14. Karnataka 3921 30.97 39.02 10920
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1 2 3 4 5 6

15. Kerala 4059 28.16 2336 92.11

16. Madhya Pradesh S5.73 5036 5935 16544

17. Maharashtra 4655 40.65 52X)1 139.21

ia. Manipur 8.76 624 936 2636

19. Meghalaya 9J06 7.99 1135 2840

20. Mizoram 3.80 6.95 5.00 15.75

21. Nagaland 5X>2 2D3 10.66

22. Orissa 36.22 42.77 4737 12630

23. Pondlcheny 1.05 0.80 035 2.70

24. Punjab 1236 16.90 24X>6 5332

25. Rajasthan 33.20 34.12 44.49 11131

26. Sikkim 0.00 OJOO 0.00 ox)o

27. Tamil Nadu 54.80 36.10 44.75 135.65

28. Tripura 0.24 0.00 0.00 0.24

29. Uttar Pradesh 61.05 53.90 66.19 181.14

30. Uttaranchal 0.00 . 4jyf 10.68 14.77

31. West Bengal 37.00 37j09 39X)7 113.16

Total 647.48 60135 719.85 1968.68

Statement-Ill

SI.
No.

Name of State National Highway No. Total Length 
(in Kms.)

1 2 3 4

1. Andhra Pradesh Ext. of NH-9, 202, 205, 214 & 219 1088

2. Arunachal Pradesh 163 40

3. Assam Ext. of NH 54, 151, 152. 153 & 154 474

4. Bihar 30A, 77, 80, 81, 82, 83, 84, 85, 98, 
101, 102, 103, 104, 105, 106 & 107 - 1719

5. Chandigarh Nil —
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1 2 3 4

6. Chhattisgarh 12A, 78. 200, 202, 216 & 217 934

7. Delhi Nil —

8. Goa Nil —

9. Gujarat Extn. of 6, 8A. 8D. 8E 459

10. Haryana 21 A. 71. 71 A. 72 & 73 423

11. Himachal PradMh 21A. 70, 72 & 88 334

12. J & K 1C & Extn. of IB 175

13. Jharkhand Extn. of 75. 78, 80, 98. 99 & 100 649

14. Karnataka Extn. 13. 206. 207. 209, 212, 213 
& 218

1204

15. Kerala 208, 212, 213 & 220 500

16. Madhya Pradesh 12A, 59A, 75. Extn. of 75. 76. 78. 
79. 86. Extn. of 86 & 92

2124

17. Maharashtra 204 & 211 526

18. Manipur 150 523

19. Meghalaya Extn. of 40 & Extn. of 62 120

20. Mizoram 44A, 150 & 154 376

21. Nagaland 150 36

22. Orissa 200. 201. 203, 215 & 217 1595

23. Pondlcheny Ext. Of 45A 20

24. Punjab ExL of 64, 70. 71 & 95 436

25. Rajasthan Extn. of 11 A, Extn. of 65. 76. 79. 79A. 
89 & 90

1496

26. Sikkim Nil —

27. Tamil Nadu Extn of 45A, 45B. Extn. of 67. 205, 1277
207, 208, 209, 210. 219 & 220

28. Tripura 44A 65

29. Uttaranchal 72. 72A, 73. 74. 87, 94. 108 & 109 702

30. Uttar Pradesh 2A. 24A. 25A. 56A. 56B, Extn. of 58, 2055
72, 72A. 73. 74, 75. ExL of 75, 76. 86, 
91, 92. 93. 94. 96 4 97

31. West Bengal Ext of 60. 80 4 81 245

19595
Total
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[Engllshj

National Highway No. 47

3923. SHRI P. RAJENDRAN: Will the Minister of 
ROAD TRANSPORT AND HIGHWAYS be pleased to 
state;

(a) the progress made in the construction of the t)ye- 
pass (third phase) on the National Highway No. 47;

(b) whether the Government have considered the final 
Report of the feasibility study undertaken by M/s L&T 
Ramboll Consulting Engineers, Chennai; and

(c) if so, the progress and nature of action taken by 
the Government to implement the project?

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. 
(RETD.) B.C. KHANDURI): (a) Bids for Feasibility Study 
and Detailed Project Report for National Highway*47 have 
been invited from the Consultants for projects under 
Phase-Ill of North-South Corridor Project which are under 
process of evaluation and the work is yet to be awarded.

(b) and (c) Do not arise.

CTranslationJ

SIDBI In Orissa and Uttar Pradesh

3924. SHRIMATI SANGEETA KUMARI SINGH DEO: 
SHRIMATI RAJKUMARI RATNA SINGH:

Will the Minister of SMALL SCALE INDUSTRIES be 
pleased to state;

(a) the role played by the Small Scale Industrial 
Development Bank of India is promoting small scale 
industries sector in Orissa and Uttar Pradesh;

(b) the number of small scale industries units set up/ 
revived by the Small Scale Industrial Development Bank 
of India by providing loans during the last three years in 
these States, year-wise;

(c) whether the Small Scale Industrial Development 
Bank of India propose to increase Its activities in these 
States; and

(d) If not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS, MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE); (a) The Small 
Industries Devek>pment Bank of India. (SIDBI) extends 
financial assistance to small scale sector for new and 
existing projects and for modernization and diversification 
through direct and indirect finance schemes which are in 
operatton on an all-India basis including in the States of 
Oricsa and Uttar Pradesh.

(b) The assistance provided by the SIDBI in Orissa 
and Uttar Pradesh during the last three years is given 
below:

Year

Orissa Uttar Pradesh

No. of 
units

Amount 
Sancttoned 
(Rs. crore)

Amount 
Disbursed 
(Rs. crore)

No. of 
units

Amount 
Sancttoned 
(Rs. crore)

Amount 
Disbursed 
(Rs. crore)

1998-99 3205 169.47 11654 853 27134 272 36

1999-2000 3664 18838 137.11 524 187.99 163.63

2000-01 4970 203.08 159.26 8440 299.10 188.79

Further, the SIDBI has also provided assistance for 
rehabilitatkMi of SSI units since inception (I.e. April, 1990

to March, 2001) under its Refinance Rehabilltatton scheme 
in Orissa and Uttar Pradesh as under:-
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Orissa Uttar Pradesh

No. of Amount Amount No. of Amount Amount
units Sanctioned Disbursed units Sanctioned Disbursed

(Rs. crore) (Rs. crore) (Rs. crore) (Rs. crore)

144 6.98 4.27 37 2.28 OAO

(c) SIDBI, has been continuously adopting new 
strategies to facilitate healthy growth to SSI sector. SIDBI 
would continue to take new initiatives for the SSI sector 
and the new activities would cover the entire country 
including Orissa and Uttar Pradesh.

(d) In view of (b) and (c) above, does not arise.

LNG Terminal at Kochi

3925. SHRI KODIKUNNIL SURESH;
SHRI GEORGE EDEN:

Will the Minister of POWER be pleased to state:

(a) whether the Government have any proposal for 
joint venture Petronet LNG power project at Kochi;

(b) if so, the details of the project:

(c) the time by which it is likely to be completed:

(d) whether the Government of Kerala has made any 
memorandum in this regard: and

(e) if so, the further action taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JA YAW ANTI MEHTA): (a) to (e) No, 
Sir.

However, Gas Authority of India Limited, Indian Oil 
Corporation Limited. Bharat Petroleum Corporation and 
Oil & Natural Gas Corporation Limited have promoted 
Petronet LNG Limited (PLL) as a Joint Venture Company 
to set up Liquefied Natural Gas terminals with 
regaslfication facilities in India. PLL is setting up a 
Lk)uefied Natural Gas (LNG) temninal with regasification 
facilities for a capacity of 2.5 million tones per ann^  
(MMTPA) at Kochi in Kerala. Other requisite fonnalities 
are being completed by them so that the aforesaW supply 
for Kochi terminal couW be envisaged by end of 2004.

[TranslationJ

Voting Rights to NRIs

3926. SHRI KAILASH MEGHWAL Wilt the Minister 
of LAW, JUSTICE AND COMPANY AFFAIRS be pleased 
to state:

(a) whether the Government propose to give eligibility 
to NRIs for voting and contesting in the general elections, 
Lok Sabha elections and Vidhan Sabha elections: and

(b) if not, the reasons therefor?

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI ARUN JAITLEY): (a) and (b) No. Sir. 
Owing to practical and administrative difficulties, the 
proposal for grant of voting rights to non-resident Indians 
(that is, those who are not ordinarily resklent in India) 
has not been found feasible.

[EnglishJ

Promotion to SC Employees In DSP

3927. SHRI SUNIL KHAN; Will the Minister of STEEL 
t>e pleased to state:

(a) whether scheduled caste employees of Durgapur 
Steel Plant have been neglected in case of promotkMV 
even the acting post has been snatched from the 
department;

(b) if so, the details thereof and the reasons therefor;
and

(c) the remedial measures proposed to be taken in 
this regard?

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) SAIL 
has stated that there has been no case of such neglect 
against scheduled caste empkjyees.

(b) and (c) Do not arise.
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Review of Ramagundam Thermal Power Plant

3928. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of POWER be pleased to state:

(a) whether the Government of Andhra Pradesh has 
sent a detailed preliminary technical review received from 
Engineer India Limited for perusal of the Union 
Government in regard to FCI Ramagundam Thennal 
Power Plant for power generation;

(b) if so, the details thereof;

(c) whether the Government of Andhra Pradesh has 
requested the Union Government to commission a suitable 
consultancy to prepare a detailed techno economic study 
report to work out the cost implication, financial viability 
and feasibility of the Ramagundam FCI for power 
generation; and

(d) if so, the action taken or being by the Government 
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) The 
Government of Andhra Pradesh, white addressing the 
Unk)n Minister for Chemk:al and Fertilizers vide their letter 
dated 17th February. 2002, enclosed a copy of the 
Detailed Preliminary Technical Review report received from 
Engineers India Limited.

(b) The salient features of the Preliminary Technical 
Review report are;

(i) It is uneconomical to re-utilize plant for 
production of Urea.

(li) It is possible to utilize the factory for production 
of Ammonia, Hydrogen, Methanol, provkjed there 
is adequate market for these products, 
consumers identified for sale these products and 
necessary long term purchase agreements are 
entered. In the absence of such consumers, this 
option is not viable.

(iii) Re-utilisation of a part of the plant for power 
generation, both by using steam generators as 
well as the gasifiers.

(c) Yes, Sir.

(d) It was proposed that the techno-economic 
feasibility for conversion of Ramagundam Coal based 
fertilizer plant into a thermal power generating plant may 
be undertaken by the National Thermal Power Corporation 
(NTPC). NTPC have observed in this regard that the

fertilizer plant requires extensive rehabilitation and 
substantial additional investment is required. Further, the 
cost of generation is expected to be substantially high. 
NTPC has. therefore, conveyed that it is not interested 
to take over the plant.

Extension of Railway Line

3929. SHRI M.K. SUBBA: Will the Minister of 
RAILWAYS be pleased to state:

(a) whether the Govemment have conducted survey 
for extension of rail Nne from Azara to Bumihat;

(b) If so. the details thereof; and

(c) the time by whk:h the work on the said project 
is likely to be started and completed along with the 
expenditure likely to be incurred tiiereon?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) to (c) Survey for construction of a 
new line from Azara to Bumihat has been taken up. 
Further consideration of the project would be possible 
once the survey report becomes avaiiAble.

Black Marketing of LPG Cylinder* in J & K

3930. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state:

(a) whether the Govemment are aware of the black 
marketing of LPG cylinders in Jammu and Kashmir

(b) if so. the nraasures being taken as well as to 
ensure regular distributton of LPG cylinders; and

(c) the number of complaints received against the 
various gas agencies in the State and tf>e action taken 
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to
(c) Public Sector Oil Marketing Companies (OMCs) have 
not received any complaint regarding black marketing of 
LPG cylinders against their distributors in the State of 
Jammu & Kashmir during the last one year. However. 
OMCs conduct surprise checks/refill audits to find out tfie 
black mari<eting by the distributor, in case of established 
complaints, action is taken against the erring distributor
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as per the prevailing Marketing Discipline Guidelines/ 
Oistributorship agreenrant.

[TmnslaHon]

Opening of Petrol Pumps/LPG Agencies In 
Maharashtra

3931. SHRI RAMDAS RUPALA QAVIT: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state:

(a) whether there is any proposal to open new petrol 
pumps and gas agencies in various districts of 
Maharashtra;

(b) If so, the details thereof; and

(c) the time by which these agencies are likely to be 
opened?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to
(c) In addition to the locations pending from the pervious 
Marketing Plans, 31 retail outlet dealerships and 19 LPG 
distributorships are included in the Marketing Plans, 1999­
2000. It nonnally takes a period of 6 to 12 months from 
date of interview till commissioning of retail outlet 
dealership or LPG distributorship.

Selection of Retail Outlets by Oil Companies

3932. SHRI SURENDRA SINGH BARWALA: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state:

(a) the total nunrjber of retail outlets of various oil 
companies throughout the country In regard to whteh the 
Dealer Selection Board couM not have selected any dealer 
for the concerned retail outlets on hwo or more occasions 
in the absence of the applicants belonging to the 
respective categories;

(b) the number of outlets out of them running on 
‘Coco’ pattern in the absence of the full time dealer 
betonging to the concerned category;

(c) whether the Government are contemplating to 
change the category in respect of such outlets; and

(d) If so. the time by whteh It is likely to be done?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF

STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to
(d) There are 40 retail outlet dealerships of various oil 
companies, for whteh dealers could not be selected by 
the Dealer Selection Boards in the absence of suitable 
applicants belonging to tiie respective categories. Out of 
these, 11 dealerships are being operated on COCO basis 
pending the selection of regular dealers.

The retail outlet dealerships for which dealers couM 
not be selected In the absence of suitable applicants 
belonging to the respective categories even after two 
advertisements, are decategorised with the approval of 
the Government and the shortfall in reservation In the 
partkHJiar category is made good in the ensuing Mariceting 
Plan.

[English]

Capacity of old Coal based Tliermal 
Power Plants

3933. SHRI A. NARENDRA: Will the Minister of 
POWER be pleased to state:

(a) whether the Government propose to increase/start 
the capacity of old coal based thermal power statk>ns in 
various parts of the country;

(b) If so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (c) The 
Government of India has accorded high priority to 
Renovation & Modernisation (R&M)/Ufe Extension (LE) of 
old power stations to increase generation from these 
stations by virtue of the short gestation period and low 
cost. The Central Electricity Authority (CEA) has 
formulated a perspective plan for 10th & 11th Plans for 
R&M/LE of thermal power stations to Improve the 
perfonnance and extend the life of old thermal power 
stations in the country. During the 10th Plan, 141 thennal 
units with a total capacity of 16853 MW have been 
identified for R&M and LE with an outlay of Rs. 10,000 
crores. After its implementatton, an additional generation 
of about 26,000 MU/annum is expected to be achieved. 
In addition, the life of 106 old thermal units having a 
capacity of 10,413 MW will get extended by another 15­
20 years.
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LPG Agencies in Uttar Pradesti and Bihar

3934. SHRIMATI RAJKUMARI RATNA SINGH:
DR. M.P. JAISWAL:

Will the Minister of PETROLEUM AND NATURAL 
GAS Im  pleased to state:

(a) the number of applications pending for LPG 
agencies in Uttar Pradesh & Bihar;

(b) the number of LPG agencies allotted till date and 
the number of those still to be allotted;

(c) the number of consumers in those States;

(d) whether there is an acute shortage in the supply 
of LPG cylinders in those States; and

(e) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and
(b) Public Sector Oil Marketing Companies (OMGs) have 
planned to set up 655 and 210 LPG distributorships in 
Uttar Pradesh and Bihar respectively under various 
marlteting plans. Out of these, 157 and 57 LPG 
distributorships have been commissioned in Uttar Pradesh 
and Bihar res(>ectively.

(c) The number of LPG customers enrolled with 
OMCs in the State of Uttar Pradesh and Bihar as on
1.1.2002 were 62.34 Lakh and 13.18 Lakh respectively.

(d) and (e) The demand of LPG customers enrolled 
with OMCs in the above States is being met by and 
large in full.

Extra Expenditure on Procuraments

3935. SHRI RAGHUNATH JHA: Will the Minister of 
RAILWAYS be pleased to state:

(a) whether an extra expenditure of Rs. 31.98 crore 
was incurred by the Railways on procurement of 106.59 
lakh cum of ballast as has been brought out by the CAG 
in its Audit Brochure 2001 on page 41;

(b) whether a test check of contracts for procurement 
of cum of ballast revealed that the same were procured 
both through open tender as well as through limited 
tenders and the rates in respect of limited tender 
agreements were higher than through open tenders;

(c) if so, whether the matter has t>een enquired Into 
for incurring extra expenditure and accountability and 
responsibility fixed on officials responsible for causing 
financial loss to Railways; and

(d) if so, the details thereof and the action taken by 
the Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI 0 . 
RAJAGOPAL): (a) No, Sir.

(b) Ballast is procured through open tender as well 
as through limited tenders. The rates of ballast depends 
on several factors, such as lead Involved from quarry to 
work site, availability of approach roads & labour, 
completion time of ballast supply etc. Tenders for 
procurement of ballast are finalized by a Committee 
constituted for the purpose who examine the 
reasonableness of rates keeping in view the various 
factors stated above.

(c) Does not arise.

(d) Does not arise. '

P’ranslatlon]

Repretentatlon of SCs/STs in Seiection Boards

3936. SHRI RAMDAS ATHAWALE: Will the Minister 
of RAILWAYS be pleased to state;

(a) whether expressing deep concern over the dismal 
position of representatives of SCs and STs in higher 
posts of administration and administrative set up and 
drawing the attention of the Govemment towards this, 
the conference of the MPs belonging to SCs and STs 
held in December, 1999 had recomnranded that a member 
of the SC/ST community shouW be taken in the Selection 
Committees/boards while looking for, short listing, 
recommending preparing panels, making selection and 
appointment of candidates for various posts of traard of 
Directors, Chairman, Managing Director in public 
undertakings, statutory/autonomous bodies and Joint 
Secretary and other higher posts of the Ministry;

(b) If so, the details of stnictural/statutory changes 
brought about in the currqnt instructkins/system for making 
structural changes in the constitution of the sakl selection 
boards/committees with a view to including the members 
of SC/ST community in them; and
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(c) the number of eppointments made in the Ministry 
on the aforesaid posts during each of the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAQOPAL): (a) and (b) In the SCVST MPs’ Convention, 
1999, the Hon’ble Members of Parliament had inter aHa 
recommended that Ihere should be Scheduled Castes 
(SCs) and Scheduled Tribes (STs) members inn the 
Recruitment Boards/Selection Committees'. The said 
convention of MPs was co-ordinated by Ministry of Social 
Justice and Empowerment which had sent the 
recommendation to Ministry to Personnel, Public 
Grievances and Pensions (DOP&T). DOP&T informed that 
as per the instructions contained in their O.M. dated 
11.7.1995, wherever a Selection Committee/Board exists 
or has to be constituted for making recmitment to 10 or 
more vacancies in Group 'C or Group 'D' posts/services, 
it shall be mandatory to have one member belonging to 
SC/ST/OBC and one member belonging to Minority 
Community in such Committees/Boards. Instructions have 
also been issued by DOP&T to endeavour to nominate 
to the maximum extent possible, an SC/ST Officer on 
the Selection Boards, Departmental Promotion Committees 
constituted for various posts/services. These instructions 
are being strictly followed on the Railways.

For selection to administrative grade posts on the 
Railways, full Boanl acts as the Departmental Promotion 
Committee and the Railway Board, being a statutofy body, 
any orte who is not a member of the Board, cannot 
participate in the functioning of the Board as the member 
of the Selection Committee. For higher level posts, 
including the Directors etc., in the Public Sector 
Undertakings under the Ministry, procedure laid down is 
followed and/or the approval of the Appointments 
Committee of the Cabinet is obtained.

(c) The number of appointments made during the 
last three years i.e. 1999, 2000 and 2001 in various 
higher posts of Group ‘A’ i.e. Joint Secretary and above 
in Railway Board and in Public Sector Undertakings 
(PSUs), under the control of Ministry of Railways and in 
the Ministry of Railways (Railway Board) ItseH are given 
below:-

Year Number of officers appointed

PSUs Railway Board's offkse

1999 Nil 17

2000 8 9

2001 8 22

Electrlfleatlen betiween CharKill-Murl* 
Bartcakana Rail Line

3937. SHRI RAM TAHAL CHAUDHARY: Will the 
Minister of RAILWAYS be pleased to state:

(a) whether the Government have conducted any 
survey for eiectrifksation of Chandil-Muri>Bart(akana Railway 
line;

(b) if so, the details thereof; and

(c) the time by which the vK>ri( on the said project 
is likely to be started and completed along with the 
expenditure likely to be incurred thereon?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) to (c) The electrification of Chandil- 
Muri-Bart(akana Railway line has already been completed 
and electric traction introduced.

[English]

Setting up of National Judicial Commission

3938. SHRI RAMJEE MANJHI: Will the Minister of 
LAW, JUSTICE AND COMPANY AFFAIRS be pleased to 
state;

(a) whether attention of the Govemnfwit has been 
drawn to the news-item captioned, “SC, ST welfare 
scheme hit by Ministry’s poor response* appearing in the 
‘Times of India’ dated March 25, 2002;

(b) if so, whether the National Judicial Commisston 
has lt>een set up in this regard; and

(c) If not, the time by when the said Commission is 
likely to be set up?

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI ARUN JAITLEY): (a) Yes, Sir.

(b) and (c) One of the items of the National Agenda 
for Governance is to set up a National Judicial 
Conmission (NJC) to make recommendations for judteial 
appointments in the Supreme Court and the High Courts 
and draw up a Code of Ethics. The Government is 
committed to the idea of setting up the Commission to 
deal with these matters.

There is already a broad natkmal consensus about 
the setting up of the National Judicial Commission. 
However, there are some matters whk:h have to be
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discussed for arriving at a broad consensus, particularly, 
with regard to its composition. The National Commission 
set up to review the working of the Constitution, which 
conducted a debate all over the country, has also given 
some recommendation which is being examined. This 
would, however, require an amendment to the Constitution 
of India.

rrranslation]

Proposal to Set up Steel Plant

3939. SHRI VISHNUDEO SM: Will the Minister of 
STEEL be pleased to state;

(a) whether the Government propose to set up stMl 
plants at any other place like Bhilai steel plant in Madhya 
Pradesh and Chhattisgarh;

(b) if so, whether it will be set up under pubik: sector 
or private sector; and

(c) if so, the details thereof and the progress made 
in this regard so far?

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) to (c) 
The Union Government at present have no proposal to 
set up any new/green-field steel plant In the country. 
According to the New Industrial Policy announced in July 
1991, steel industry has been de*lk;ensed and removed 
from the list of industries reserved for the public sector 
subject to certain locational restrictions. No industrial 
lk:ence is, therefore, required for setting up of iron and 
steel plants under the Industries (Development & 
Regulation) Act, 1951 and the entrepreneurs are free to 
set up such plants anywhere in the country except in the 
restricted locations.

[English]

Expenditure Reforms Commission

3940. SHRI AMAR ROY PRADHAN; Will the Minister 
of DEFENCE be pleased to state;

(a) whether any Expenditure Reforms Commission 
has been set up to reduce the existing wasteful 
expenditure of his Ministry and departments under his 
Ministry;

(b) If so, the details thereof along with its composition;

(c) the recommendations made by the said 
Commission:

(d) the details of the recommendattons implemented;

(e) the details of those recommendatkms whch are 
yet to be implemented; and

(f) the time by which the unimplemented 
recommendations are likely to be implemented?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) No. Sir.

(b) to (f) Do not arise.

Audio-Vltual Animation TrMty with Canada

3941. SHRIMATI NIVEDITA MANE: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state;

(a) whether the Govemnnent are aware that tfw Audk>- 
visual animation treaty with Canada would generate over 
$150 millkm worth business every yean

(b) if so, the details thereof and the steps taken in 
this regard; and

(c) the details of revenue eamed through animatk>n 
business by India by exporting it?

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRIMATI SUSHMA SWARAJ); (a) 
and (b) The Ministry of Infonnation and Broadcasting has 
received a proposal to enter into an Audio-Visual Co­
production treaty with the Government of Canada, which 
is still at a draft stage.

(c) This Ministry does not maintain data regarding 
break-up of revenue eamed by the entertainment industry.

Criteria for Applying LPG Agenciea/Retaii Outlets

3942. SHRI KISHAN SINGH SANGWAN: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state;

(a) whether there is any ettgible criteria for applying 
for LPG agencies/retail outlets:

(b) if 80, the details specifying the income limit since 
1998;

(c) whether the income criteria applk»ble for the base 
year 1998-99 was made applicable for LPG agencies/ 
retail outlets re-advertised in the year 2000; and

(d) if not, the reasons for discrimination and the actkm 
taken to renwve anomalies to deckle such cases?
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THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR QANQWAR): (a) to
(d) The upper limit of gross annual income prescribed in 
the eligibility criteria for the applicants for retail outlet 
dealerships/LPQ distributorships has been Rs. 2 Lakh 
since 1-4*1997. The same income criterion is applicable 
to the dealerships/distributorships advertised/re-advertised 
in 1998-1999 and 2000.

Rescue Facilities for Submarine Fleet

3943. SHRI SAIOUZZAMA: Will the Minister of 
DEFENCE be pleased to state:

(a) whether Indian Navy has requested for rescue 
facilities for its growing submarine fleet;

(b) if so, the details thereof; and

(c) the steps tal<en by the Government to meet the 
urgent need of the Indian Navy?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (c) All Indian Navy submaries have 
the capacity to allow escape of crew from about a depth 
of 120 meters, using escape suits. Submarines have 
rescue hatches, which are standard fit and are designed 
to mate with Deep Submergence Rescue Vessels 
(DSRVsydiving beils. Indian Navy does not have a DSRV. 
Induction of DSRV together with its associated 
infrastructure is being progressed.

Mailccting and Distribution Network of LPG and 
CNG

3944. DR. JASWANT SINGH YADAV: Will the 
Minister of PETROLEUM AND NATURAL GAS bo pleased 
to state the details of marketing and distrlbutton network 
of LPG and CNG stations proposed to be set up in the 
country during the current year?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR); During 
the year 2002-2003, Public Sector Oil Marketing 
Companies (OMCs) have the plan to set up 97 new LPG 
dispensing statkxis in the oountiy in additton to 49 planned 
to be commissioned during 2001-2002. Similarly, 
Mahanagar Gas Umited (MGL) and Indraprastha Gas 
Limited (IGL) have the plan to set up 21 and 16 new 
CNG stattons in Mumbai and Delhi respectively during 
the same period. However, the commissioning of these 
LPG/CNG stations depend on the availability of site and 
other necessary statutory approvals.

PurehMe of MiQ-AT

3945. SHRI J.S. BRAR; Will the Minister of 
DEFENCE be pleased to state:

(a) whether it is a fact that Russia has rejected MIG- 
AT and have favoured Yak-130 being an all purpose 
combat fighter as well as a Jet training aircraft;

(b) if so, whether the Government would review its 
interest in purchasing Russia’s MtG-AT; and

(c) if not, the reasons and justifk:ation therefor?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (c) As per the latest media reports 
the Russian Air Force is planning to adopt both MIG-AT 
and Yak-130 as a trainer for their Air Force. The Indian 
Air Force has evaluated MIG-AT but this has not met 
some of the essential parameters laid down by Indian Air 
Force for the AJT.

Khosla Committee on Electrification of Rail Routes

3946. SHRI A. BRAHMANAIAH: Will the Minister of 
RAILWAYS be pleased to state:

(a) whether the Khosla Committee has advised 
against the electrification in such sections where there 
was low level of traffic growth or even availability;

(b) if so, the details of comnwnts of the Khosla 
Committee on the criteria to be fixed for electrifying certain 
sections of track;

(c) whether the Railways through an internal study 
have found that Rs. 36,000 crores worth of electrified 
track is not giving good returns;

(d) if so, the manner In which the Government 
propose to improve the returns on such routes; and

(e) the details of steps taken to reduce the losses 
for the railways?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) and (b) The report is under examination 
in the Ministry of Railways

(c) to (e) Total Investment on electrification upto 
March, 2001 is neariy Rs. 4561.33 crores. The returns 
on investment made are regulariy catouiated in the fonn 
of tractk>n specific line haul costs and have been found 
to be adequate.



619 Written Answer APRIL 23. 2002 to Questions 520

lnv««tiiMnt by Private Sector Companies in 
Petroleum Sector

3947. PROF. UÎ MAREDDY VENKATESWARLU: Will 
the {Minister of PETROLEUM AND NATURAL GAS be 
pleased to state;

(a) whethier a number of private sector oil contpanles 
have already invested the mandatory Rs. 2000 crores in 
the petroleum sector to avail of permission to market 
petroleum products;

(b) if so, the number of private sector oil companies 
who have thus applied for pennission to go ahead and 
start selling petroleum and other transportation fuels in 
the open market through retail outlets;

(c) whether the Government have granted any such 
pennission to oil companies to go ahead in this matter; 
and

(d) if so, the details of this poHcy Implementation?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to
(d) Government have laid down the guidelines for granting 
authorisation to market transportation fuels to the new 
entrants vide its resolution dated 8th March, 2002. 
Necessary permission to market transportation fuels to 
new companies will be provided subject to fulfillment of 
the criteria by them as per these guidelines. So far. 
Government have not granted the permission to any 
private company for marketing transportation fuels through 
their own Retail Outlets, though the applications have 
been received from M/s Reliance Petroleum Limited and 
M/s Essar Oil Limited.

Development of new Battle Tank

3948. DR. GANTA SREENIVASA RAO: Will the 
Minister of DEFENCE be pleased to state;

(a) whether the DRDO has developed a new battle 
tank with a code name “Tank Ex’;

(b) if so, the details thereof;

(c) whether the final tests have t>een carried out;
and

(d) if so, the time by which the Govemment propose 
to induct the same into the Indian Army?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES); (a) and (b) Yes, Sir. This tank has been 
devetoped by integrating a modified low silhouette chasis 
of in-service T-72 tank and re-engineered turret of MBT 
ARJUN. The weight of this tank will be around 47 tons 
and the maximum road speed of about 60 km per hour.

(c) No, Sir.

(d) The bank has undergone limited technical trials 
by DRPO only. It will be offered for trials to amny at an 
appropriate stage.

Procurement of Defence Hardware

3949. SHRI SHEESH RAM SINGH RAVI; Will the 
Minister of DEFENCE be pleased to state:

(a) whether public money is being squandered by 
the service Headquarters such as Air Headquarters in 
procuring systems valuing crores of nipees not meeting 
qualitative requirements and remaining unused uptNI the 
time their wanBnty expires as had been pointed out by 
the CAG in its Report No. 8 of 2001 in paragraph 10 
on pages 32-33;

(b) if so, whether there is any proposal to improve 
the system of procurement of defence hardwares and 
other items; and

(c) if so, the steps taken by the Govemment to 
ensure proper utilization of pubik; money?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES); (a) to (c) Para 10 of CAG Report No. 8 
of 2001 referred to in the question relates to procurement 
of communksation system for Cheetah helicopters. The 
communication sets procured did not meet certain 
parameters outlined in Operational Requirements. 
However, since these parameters were not significant for 
operating these sets, waiver was granted. Detailed flight 
evaluation trials were conducted by lAF before induction 
of these sets. Improvement in the system of procurement 
is a continuous process. Corrective action, wherever 
required, are taken.

Reservation of Rural Population in 
Govemment Services

3950. SHRI G.S. BASAVARAJ: Will the Minister of 
LAW, JUSTICE AND COMPANY AFFAIRS be pleased to 
state;

(a) whether the Govemment are aware that the 
Supreme Court had recently struck down the legislatk>n
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enacted by the Government of Karnataka providing 
reservation for rural population in regard to employment 
in Govennment services;

(b) whettwr the Government of Karnataka, conskJering 
the social relevance and commitment to the rural 
populace, has forwarded a proposal to the centre for a 
constitutional amendment in this regard;

(c) if so, whettrar the Government is examining the 
same;

(d) whether similar proposals have been received from 
other States; and

(e) if so, the details thereof?

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI ARUN JAITLEY): (a) to (e) The requisite 
information is being collected and will be laid on the 
Table of the House.

Recommendation of Geeta Krishnan Committee

3951. SHRI PRIYA RANJAN DASMUNSI: Will the 
Minister of LAW. JUSTICE AND COMPANY AFFAIRS be 
pleased to state:

(a) whether any recommendation had been given by 
Geeta-Krishnan Committee to abolish the Monopolies and 
Restrictive Trade Practices Commission;

(b) if so, the body by whteh the MRTP Commission 
is likely to be replaced;

(c) if not, the areas in which the Commission can 
operate and the number of cases disposed of till March,
31, 2002 since the inception of MRTP; and

(d) the number of cases pending with the 
Commlsston?

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI ARUN JAITLEY): (a) to (c) The 
Expenditure Refonrw Commission under the Chairmanship 
of Shri K.P. Geetha Krishnan has not specifically 
examined the Department of Company Affairs which is 
the administrative Department for Monopolies and 
Restrfctlve Trade Practtees (MRTP) Commisston. Howwr, 
the Government has introduced the Competition BBI -  
2001 in the Lok Sabha on 06.08.2001 whfch, inter-alia, 
provides for repeal of MRTP Act, 1969 and for settir>g up 
an adjudicating relief machinery by way of a Compelltkm 
Commissk>n of India (CCI), which wouW be a Quasi- 
JudkM body. Since Inceptton, the MRTP Commission 
has disposed of 21,665 cases.

(d) The total nunnber of cases pending with the MRTP 
Conunission as on 31.3.2002 was 2553.

[Translation)

SayaJI Express Derailment

3952. SHRI MANIKRAO HODLYA GAVIT: WHI the 
Minister of RAILWAYS be pleased to state:

(a) whether attentk>n of the Government has been 
drawn to the incident of derailment of Sayajl Express on 
Surat-Mumbai railway line on Febmary 20, 2002;

(b) if so, the number of coaches derailed in this 
accident and the reasons ttierefon

(c) the loss of life and property suffered in this 
accklent; and

(d) the steps taken by the Government to check 
recunence of such incident in future?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) Yes. Sir. On 20.02.2002, 9601 Down 
Bandra Tenninus-Gandhidham Sayaji Nagari Express got 
derailed in Mumbai Division of Western Railway.

(b) In this accident, 10 coaches of the train got 
derailed Commisskmer of Railway Safety/Westem Circle 
is enquiring into the cause of this derailment. He has not 
yet submitted his final report.

. (c) In this accident, 2 passengers lost their lives, 4 
passengers were grievously injured and 12 passengers 
had simple Injuries.

(d) The steps taken to check recurrence of such 
incidents in future are as under:—

(i) A non-lapsable Special Railway Safety Fund of 
Rs. 17,000/- crs. has been set up for renewal 
of over aged assets and for safety enhancement 
works.

(ii) Fouling Markto Fouling Mark (FM to FM) track 
circuiting on entire *A’, ‘B‘. ‘C’. ‘D* and *0 Spl.’ 
routes where speed is more than 75 kmph. have 
been completed.

(IH) Modification of signaling security has been 
carried out to minimize chances of human enw 
in causing accidents.
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(iv) A pilot project of AWS on trial basis for 
Tughiakabad -  Mathura saction of Central 
Railway has been sanctioned on trial basis.

(v) There has been progressive increase in use of 
Tie Tamping and ballast cleaning machines for 
track maintenance. Also, Track Renewal Trains 
are being used.

(vi) For monitoring track geometry and running 
characteristk;s of the track, sophisticated track 
recording cars, osciolograph cars and portable 
accelerometers are being used progressively.

(vii) For detection of rail fractures/weld failures, 
adequate double rail Ultra Sonic Flaw Detectors 
have been procured. Self Propelled Ultrasonk; 
Rail Testing Cars are being procured.

(viii) Stringent penalty to the extent of dismissal/ 
removal from service is being imposed on 
officials causing serious accidents.

Criteria to Check Adulteration in 
Petrol and Diesel

3953. SHRI RAMJI LAL SUMAN: Will the IMinlster of 
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the details of guidelines issued and criteria fixed 
for collecting sample from petrol pumps in order to test 
the extent of adulteration in petrol and diesel;

(b) the type of containers prescribed for collection of 
samples of petrol and diesel from the petrol pumps;

(c) whether the dealer would be held guilty and 
punished for the less measurement caused due to the 
delivery machine having a technical and mechanical 
defect; and

(d) if so, the facts and details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) The 
Guidelines for sampling as given in 'Motor Spirit & High 
Speed Diesel (Regulation of Supply and Prevention of 
Malpractkies) Order, 1998’ are as under—

(li) The authorised Officer shaH take, sign and seal 
six samples of 1 litre each of the Motor Spirit 
or 3 of 1 litre each of the High Speed Diesel. 
2 samples of Motor Spirit (or one of High Speed 
Diesel) would be given to the dealer or 
transporter or concerned person under 
acknowledgement with instaictkm to preserve the 
sample in his safe custody till the testing or 
investigations are completed 2 samples of MS 
(and/or one of HSD), would tie kept in the 
concemed Oil Company or department and the 
remaining two samples of MS (and/or one of 
HSD) would be used for laboratory analysis.

(iH) Samples shall be taken in clean glass or 
aluminkjm containers. Plastk: containers shall not 
be used for drawing samples.

(iv) The sample label should be jointly signed by 
the Officer who has drawn the sample, and the 
dealer or transporter or concemed person or 
his respective and the label shall contain 
infonnation as regards the product, name of 
Retail Outlet, quantity of sample, date, name 
and signature of the Offk^r, name and signature 
of the dealer or transporter or concemed person 
or his representative.

(v) The authorised Offrcer shall send the sample of 
the product taken within 10 days to the 
laboratory for analysis with a view to checking 
whether the density and/or other parameters of 
the product conform to the specification.

The tests are carried out to ascertain whether 
theproduct meets the specificatk}n or not. These are not 
to ascertain the extent of adulteration.

(b) It is prescribed that Aluminium or glass containers 
will be used for sampling purpose.

(c) and (d) Dealer would not be held guilty if less 
measurement is caused due to Dispensing Unit having a 
technical/mechanksal defect Whenever an irregularity is 
observed, the explanation of the dealer is called and 
action is taken only if the same is not found satisfactory. 
The dealer is required to check the delivery of the 
Dispensing Units on a dally basis through calibrated 5 
litre measure and if there is any erratk; delivery, he is 
required to inform the same to the concemed authority 
for necessary action. He is also required to keep the 
record of the same.

(i) The authorised Offtoer shall draw the sample 
from the tank, nozzle, vehicle or receptacle, as 
the case may be, to check whether density and/ 
or other parameters of the product conform to 
requirements of specifications.

Use of LOi for Retail Outlets

3954. SHRI RAMSAGAR RAWAT: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state:
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(a) wheth«r the Letter of Indent issued for one retaH 
outlet can be used by the dealer for one place or at 
different places;

(b) if so, whether the L.O.I. issued for one retail 
outlet can be used by the dealer as per his own 
convenience and discretion for selling petroi/diesel by 
installing punips at two-three different places;

(c) if so, whether the LO.I. issued for one retail 
outlet can be used by the dealer as per his own 
convenience and discretion for selling petrol in city by 
instaHing petrol machine and by diesel machine for selling 
diesel at national highway/main road several Kilometers 
away from the petrol pumps;

(d) if so, whether the LO.I. issued after interview for 
the advertised outlet at a particular place, can be used 
by the dealer as per his own convenience and discretion 
for setting up retail outlet in other district or 40-50 Ions 
away from the advertised place;

(e) If so, the details thereof; and

(f) if not, the action taken or proposed to be taken 
against such dealers?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR); (a) to
(f) As per the existing policy, the Letter of IntetU issued 
for setting up a retail outlet dealership at a particular 
locatkMi cannot as such be used t>y the LOI holder for 
setting up a dealership at any other location.

[EngHsh]

Deal with BiacMleted French nrm

3955. SHRI RAMSHETH THAKUR: WUI the Minister 
of DEFENCE be pleased to state:

(a) whether attention of the Government has been 
drawn to the news-ltem captbned *MoD inks deal with 
blacklisted French Finn’ appearing in the ‘Hindustan 
Times' dated April 4, 2002;

(b) « so, the facts in this regard and the reasons for 
procuring hand heW thennat imagers from black listed 
finri;

(c) whether the Government propose to conduct any 
enquiry in this regard;

(d) if so, the details thereof; and

(e) H not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES); (a) to (e) Yes, Sir. The report is not based 
on facts. No such contract has been signed nor is the 
French Rrm M/s Thales blacklisted.

As the report is not based on facts, there was no 
need for an enquiry.

3956.

Increaae In LPG OutMs

SHRI NAMDEO HARBAJI DIWATHE: 
SHRI AMBAREESHA;

WHI the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state;

(a) whether the Government propose to increase the 
number of LPG outlets of various Oil Companies in the 
country so that more and more area is brought into this 
network;

(b) if so, the details thereof; State-wise; and

(c) if not, the reasons' therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to
(c) Publk: Sector Oil Marketing Companies (OMCs) have 
the plan to set up about 2,700 more LPG distributorships 
under various marketing plans as on 1.4.2002 in various 
parts of the country. It is expected that after 
conmiisstoning of these distributorships, all the potential 
areas in the country will be covered adequately for 
distributton of LPG.

Increaae in Crude Oil PrlMt In 
International Market

3957. SHRI C. SREENIVASAN:
SHRI G. PUTTA SWAMY GOWDA;

Wyi the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state;

(a) whether the PubNc Sector OU companies are going 
to be hit hard due to ever incfeaslng prices of cnjde oH 
in the international market;

(b) M so, whether the country does not have sufficient 
stock of cnjde oil to meet even the domestic requirement 
of the countiy;
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(c) if 80, the details ttiereof; and

(d) the steps taken by the Qovernment in this 
direction;

(e) whether our country propose to procure crude oil 
from some other sources; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANQWAR): (a) to
(c) As the APM has been dismantled effective 01-04* 
2002, increases in the prices of crude oil in the 
international market would be passed on in the consumer 
prices by the oil companies. The public sector oil 
companies have around 15 days’ stocks of crude oil and 
35 days’ product inventories at any given point of time. 
However, 70% of the caide oil requirement of the country 
are met from imports.

(d) Several steps have been taken to increase oil 
production, which include the following:

(i) to improve the recovery factor from existing 
major fields by implementing Enhanced Oil 
Recovery (EOR)/lmproved Oil Recovery (lOR) 
schemes.

(ii) to increase exploration efforts through the New 
Exploration Ucensing Policy (NELP).

(iii) to explore in new areas, especially in deep water 
and difficulty frontier areas, as also explore in 
the deeper layers of the producing fields.

(iv) to develop faster the newly discovered fields and 
to step up the use of new technologies for 
seismic surveys, work over, stimulation 
operations, drilling of wells etc. in producing 
areas.

(e) and (f) Details of Term Contracts for crude oil 
proposed to enter into with the national oil companies for 
the year 2002-2003 are as follows:

Fig. in MMT

1 2

Abu Dhabi 35

Nigeria 15

Malaysia 2.0

Libya 1.0

Yeman 23

M/s British Petroleum 1.0

Setting up of India'* Power Fund

3958. SHRI AJOY CHAKRABORTY:
SHRI PRABODH PANDA:

Will the Minister of POWER be pleased to state:

(a) whether the Govemment have any plan to set up 
India Power Fund (IPF);

(b) if so, the source of the funds and objectives for
IPF;

(c) whether the State Govemment are likely to be 
benefited from the funds; and

(d) If so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (d) The 
Central Electricity Authority (CEA) has estimated a 
requirement of capacity addition of about 1 lakh MW by 
2012. This along with associated transmission & 
Distribution (T&D) system is estimated to require an 
investment of around Rs. 8,00,000 crores.

Power Finance Corporation (PFC) has mooted a 
concept of India Power Fund (IPF) for meeting the debt 
and equity requirements for this purpose. The proposal 
is at present in concept stage.

Rural Electrification in Andhra Pradeah

Country/Company Term Volume 3959. SHRI K. YERRANNAIDU:

1 2 SHRIMATI D.M. VIJAYA KUMARI:

8. Arabia 9.7
Will the Minister of POWER be pleased to state:

Kuwait 7S
(a) whether Rural Electrification Corporation has 

agreed to lend Rs. 550 crore to Andhra Pradesh for 
. Rural electrifeation during the current year; and
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(b) if so, the time by which this amount is likely to 
be released?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) and (b) 
During the current financial year i.e. 2002-2003, so far 
no proposal for lending to Andhra Pradesh for Rural 
Electrification programme in the State has been received 
by Rural Electrification Corporation (REC). However, REC 
had released an amount of Rs. 702.82 crores during 
2001-2002 to Andhra Pradesh Transmission Corporation 
(APTRANSCO) for rural electrification programme based 
on the disbursement claims received from them.

Rural Electrification by Solar Energy

3960. SHRI P.C. THOMAS; Will the Minister of NON- 
CONVENTIONAL ENERGY SOURCES be pleased to 
state:

(a) whether the Government propose to *encourage 
NGOs/companies who are interested in setting up projects 
for mral electrification with solar energy;

(b) if so, the details of the proposal received in this 
regard;

(c) whether solar energy for electrification is taken 
up by the Qovemment or Governmental bodies for mral 
electrification; and

(d) if so, the details thereof?

THE MINISTER OF STATE FOR NON- 
CONVENTIONAL ENERGY SOURCES (SHRI M. 
KANNAPPAN): (a) to (d) The Ministry has initiated a 
programme during 2001-2002 for electrifteation of remote 
and difficult villages, which are difficult to be electrified 
by conventional grid-extension, through renewable energy 
technologies like solar photovoltaics (SPV), biomass 
gasifiers and small hydro power (SHP). A majority of 
these villages are likely to be electrified through solar 
energy. The programme provides for implementation 
through the state renewable energy devetopment agencies, 
electricity tioards, power departments, corporate entities 
set up by central or state govemments, non-govemmental 
organizations, panchayati raj institutions, co-operative 
societies and similar non-profit bodies. There is also a 
provision for giving a concession or licence for 
electrification of a village or a cluster of vUlages to a 
corporate body or entrepreneur, who will bring a part of 
the investment and operate the project on a commercial 
basis. In all cases, anangements are required to be made

for long term maintenance and servicing, as well as 
collection of monthly charges and other duee from the 
users.

During 2001-2002, about 20 solar photovoltaic (SPV) 
cell and module manufacturers In the country expressed 
their interest to participate in the Ministry’s programme 
for electrifteation of remote and dtffksult villages. Some 
non-govemmental organizations have also shown interest 
in implementing the village electrification programme. 
During 2001-2002, the Ministry sanctioned many projects 
for electrification of villages through solar energy. These 
include 57 villages and 27 hamlets in Leh & Kargil 
Districts in Ladakh in Jammu & Kashmir, 64 villages and 
4 hamlets in Uttaranchal, 14 villages In Uttar Pradesh, 
16 villages in Tripura, 213 villages in West Bengal, 30 
villages in Chhattisgarh and 173 remote SC & ST colonies 
in Kerala. All these projects have been sanctioned to 
State agencies. In some States like Assam and Jammu 
& Kashmir the state agencies have involved some NGOs 
in implementation of the projects. The Ministry has already 
invited proposals from programme implementing 
organizations for taking up village electrifk:atlon projects 
during 2002-2003.

[Translation]

ModernlMtlon of Bokaro Steel Plant by 
MECON Company

3961. SHRI RAVINDRA KUMAR PANDEY: Will the 
Minister of STEEL be pleased to state:

(a) whether the SAIL has appointed the MECON 
Consultancy Company, the main Consultant for the 
modernisation of Bokaro Steel Plant despite having a 
Centre for Engineering and Technology (CET);

(b) if so, the reasons for appointing the MECON 
Consultancy Company;

(c) the job assigned to the MECON Consultancy 
Company; and

(d) the extent to which the Consultancy services 
benefited in the modernisation of Bokaro Steel Plant?

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) and (b) 
Yes, Sir. MECON was appointed as consultants for the 
modernisation of Bokaro Steel Plant (BSL) by SAIL. CET 
(Centre for Engineering & Technology) was still in the 
fonnative stages and dkl not have the requisite expertise 
for such major Consultancy woi1(s wfitoh inter-alia, involved 
setting up of a new Continuous Casting Department and
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Upgradation of Hot Strip Mill. In view of this, MECON 
with its experience In the expansion programme of BSL 
was appointed as the consultants for the Modernisation 
of Bokaro Steel Plant. However, GET was given the 
Consultancy wori( of Re>heating Furnaces package of 
Bokaro Modemisation.

(c) The jobs assigned to MECON were as under

• Initial services leading to the clearance of the 
Project at Pre-PIB (Pubik: Investment Board) 
appraisal stage;

• Technical Consultancy, design and detailed 
engineering services;

• Procurement and contract engineering services;

• Designer’s supervision and progress reporting; 
and

• Pre and Post commissioning senrices.

(d) Bokaro Steel Plant has benefited from the 
Consultancy services of MECON in the Modemisation 
programme. Continuous Casting Department now operates 
with better energy consumption at 100% capacity. The 
yieki has also increased and the quality of slabs is of 
intematk>nal standards. The quality of feedstock to the 
Hot Strip Mill has also improved.

Further, the upgradation of Hot Strip Mill (executed 
under Bokaro Modemisation) has enabled Bokaro to 
produce Hot Rolled products of international quality. This 
has also Improved the quality of feedstock to the Cold 
Rolling Mills of Bokaro.

[Enghsh]

implementation of Acts Passed by Parliament

3962. SHRIMATI KANTI SINGH: Will the Minister of 
LAW, JUSTICE AND COMPANY AFFAIRS be pleased to 
state:

(a) whether a large number of Acts passed by 
Pariiament and assented to by the Presklent have not 
twen Implemented/brought Into force so far;

(b) If so, the details thereof;

(c) whsther the rules required under these Acts have 
not been framed so fan

(d) if so, the details thereof, and

(e) the time by which these Acts are likely to be 
implemented in the interest of general public?

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI ARUN JAITLEY): (a) and (b) Thirty seven 
Acts of Pariiament have not been brought into force either 
wholly or have been partly enforced so'far. The details 
are given in the Statement-1 enclosed.

(c) and (d) Out of thirty seven Acts mentioned in 
Statement‘1, the power to make rules has been given 
under eighteen Acts of Pariiament. The details are given 
in the Statement-ll enclosed.

(e) No speclfk: time limit can be given in this regard.

Statements

The details of Acts passed by Parliament and assented to by the President up to 16.4.2(X^ which have not been 
tmught into force or have been partly enforced and the rules required to be framed urtder different pn>vision(8) of

these Acts as per the reconis available.

SI.
No.

Short Title of Acts which have 
not been enforced or 

partly enforced

Provision(s) empowered to 
frame rules

Remari<s

1 2 3 4

1. The Indan Trade Unk>n8 (Amendment) Power to frame oiles under To be enlotoed.
Act, 1947 (45 o( 1947) tudSon 4.

2. The Advocates Act, 1961 (25 of 1961) Power to frame rulet under Section 30 not yet
sections 15, 28. 34, 57 and 60. enioned.
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1 2 3 4

3. The Beedi and Cigar Woitore (Conditions State Govts ars empotwrsd to As per Mormatkm
o< Emptoyment) Act, 1966 (32 of 1966) frame rules under sedkm 44 avataUe out of 14 beedi producing States 

8 States have implemented the Ad

4. The Hre Purchase Act, 1972 (26 o( 1972) No pravisnn to frame rules To be enforced.

5. The National Service Act, 1972 (28 of 1972) Power to frame rules under 
sectnn 36.

6. The National Libraiy of India Act, 1976 
(76 of 1976)

Power to frame rules under 
section 30.

To be enforced.

7. The Constitution (Foity*foui1h 
AmendnMnt) Act, 1978

No provisnn to frame nies Sedkm 3 not yet 
enforced.

8. The Industrial Disputes (Amendment) 
Act, 1982 (46 of 1982)

No provlsnn to frame rules Whole Ad enforced 
except Ss. 2 (c), 7, 22 and 24

9. The Rut)t)er (Amendment) Act, 1982 
(54 of 1962)

No ptoviskm to frame rules To be enforced.

10. The State Bark of Sikkim (AcquisUnn 
of Shares and lylisoeteneous l̂ revisnns 
Act, 1982 (62 of 1982)

Power to frame niles under 
sedkm 17.

To be enforced.

11. The Banking 8ervk»s Commission Ad, 
1984 (44 of 1984)

Power to frame rules under 
sectton 31.

To be enforced.

12. The Customs and Excise Revenue Appelate 
Tribunals Act, 1966 (62 of 1986)

Power to frame rules undsr 
sedkm 32.

To be enforced.

13. The Payment of Gratuity (Amendment) 
Act, 1987 (22 of 1987)

No piDvisnn to franw rules Sedlon 5 yet to be 
enforced.

14. The Customs and Central Excise Laws 
(Amendment) Act, 1988 (29 of 1988)

No provision to frame tvtes Sedfons 4, 5, 11, 12, 
& 16 not yet enforced.

15. The Empkjyees ProvWent Funds and 
Misoelaneous Provisions (Amendment) 
Act, 1988 (33 of 1988)

Rules have been framed Sedkms 12, 14, 20 & 
22 not yet enforced.

16. The Emptoyees State Insurance 
(Amendment) Ad, 1989 (29 of 1989)

No provision to frame rules. Sedfon 45 not yet 
enforced

17. The WW Ufe (Protectton) Amendment 
Ad, 1991 (44 of Id91)

No provision to frame nUes. SecOons 22 and 30(1) not yet 
enforced.

18. The Beedi and Cigar Worinn (CondMons 
of Emptoymert) (Amendment) Ad, 1993 
(41 of 1993)

No pnviskm to frame njles. To be enforced.

19. The Naftonal Environment Tribunal Ad. 
1995 (27 of 1995)

Power to frame niles under 
sedkm 31.

To be enforced.

20. The Delhi Rent Ad, 1995 (33 of 1996) Power to franM niles under 
sedkm 81.

To be antoroed.
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1 2 3 4

21. The Code of Civil Procedure (Amendment) 
Act, 1999 (46 of 1999)

High Court has power to frame 
niles under sections 15 and 27

To tw enforced.

22. The Trade Marks Act. 1999 (47 of 1999) Power to frame njles under 
section 157.

To b» enforced.

23. The Geographical Indication of Goods 
(Registration and Protection) Act,
1999 (48 of 1999)

Power to frame njles under 
sectton 87. ^

To b» enforced.

24. The Semiconductor Integrated Circuits 
Layout-Design Act. 2000 (37 of 2000).

Power to frame njles under 
sectkH) 96.

To be enforced.

25. The Aircraft (Amendment) Act, 2000 
(51 of 2000).

No provision to frame mies. To be enforced.

26. No prpvisnn to frame rules.ine unii runas (Amonamoni) /\ci, ^uui 
(10 of 2001).

To be entorced.

27. The Warehousing Corporations 
(Amendment) Act, 2001 (23 of 2001).

No provision to frame rules. To be enforced.

28. The Trade Unions (Amendment) Act, 
2001 (31 of 2001).

No proviskm to frame rules. To be enforced.

29. The Government of Union Territories 
and the Government of National Capital 
Territory of Delhi (Amendment) Act, 2001 
(38 of 2001).

Administrator is empowered to 
frame rules under sections 4, 5, 
8 and 9

To be enforced.

30. The Inlands Watenways Authortty of India 
(Amendment) Act, 2001 (40 of 2001).

provision to frame lUles. To be enforced.

31. The Central Sales Tax (Amendment) Act, 
2001 (41 of 2001).

No provlston to frame nites. To be enforced.

32. The Advocates’ Welfare Fund Act, 2001 
(45 of 2001).

Power to frame niles under 
sectk)n 35.

To be enforced.

33. The Energy Consen/ation Act, 2001 
(52 of 2001).

Power to frame rules under 
secttons 56 and 57 -

Whole Act enforced except Ss. 30 to 45

34. The Protection of Plant Varieties and 
Fanners' Rights Act, 2001 (53 of 2001).

Power to frame njles under 
section 96.

To be enforced

35. The Explosive Substances (Amendment) 
Act, 2001 (54 of 2001).

No proviskm to frame rules. To be eniorced.

36. The Cine Workers Welfare Fund 
(Amendment) Act, 2001 (56 of 2001).

No proviskin to frame njles. To be enforced.

37. The Inter-State Water Disputes 
(Amendment) Act, 2002 (14 of 2002)

No provision to frame niles. To be enforced.
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Statmtwnt'U

The details of Acts under which power to frame ntles has t>een provided, but no nries have tjeen framed under
these Acts so far, as per the records avaUable.

VAISAKHA 3. 1924 (Saka)

SI.
No.

Short Title oi Acts under wttich power 
to frame rules has been givan

Sedion(s) under which power to frame 
rules has been provided

1 2 3

1. The Indian Trade Unions (Amendment) Act, 
1947 (45 oi 1947)

Power to frame niles under section 4.

2. The Advocates Act, 1961 (25 ol 1961) Power to frame nilee under eecUons 15, 28, 34, 57 and 60.

3. The BeedI and Cigar Worlters (Conditions o( 
Employment) Act, 1966 (32 of 1966)

State Governments are empowerad to 
frame njles under sectnn 44

4. The National Sen/ice Act, 1972 (28 of 1972) Power to frame niles under section 36.

5. The National Ubraiy of India Act, 1976 (76 of 1976) Power to frame rules under sectton 30.

6. The State Bank of SUddm (Acquisition of Shares and 
Miscellaneous Provisions Act, 1962 (62 of 1982)

Power to frame niles under section 17.

7. The Banldng Sennces Commission Act, 1984 
(44 of 1984)

Power to frame rules under sectkm 31.

8. The Customs and Excise Revenue Appellate 
Tribunals Act, 1986 (62 of 1986)

Power to frame njles under section 32.

9. The National Environment Tribunal Act, 
1995 (27 of 1995)

Power to frame niles under section 31.

10. The Delhi Rent Act. 1995 (33 ol 1995) Power to frame niles under section 81.

11. The Code of Civil Procedure (Amendment) Act, 
1999 (46 of 1999)

High Court has power to frame niles 
under sections 15 and 27

12. The Trade Marks Act, 1999 (47 of 1999) Power to frame niles under section 157.

13. The Qeogrephical Indicatkm of Goods 
(Registratk>n and Protectnn) Act, 1999 
(48 of 1999)

Power to frame niles undw sectton 87.

14. The Semiconductor Integrated Citeute Layout- 
Design Act, 2000 (37 of 2000).

Power to frame niles under sedton 96.

15. The Government of Union Territoties and the 
Government of Natnnal Capital Territory of 
Delhi (Amendment) Act, 2001 (38 of 2001).

AdministiBtor is empowerad to frame 
niles under sectnns 4, 5, 8 and 9

16. The Advocates’ Welfare Fund Act, 2001 (45 of 2001) Power to frame niles under sectton 35.

17. The Energy Consewatton Act, 2001 (52 of 2001). Power to frame rules under secttons 56 and 57.

18. The Protectton of Plant Varieties and Famws’ 
Rights Act, 2001 (53 of 2001).

î OwOf 10 ffttfnO lUiOS UilOOf
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3963. SHRI A. VENKATESH NAIK:
SHRI RAMSHETH THAKUR;

Will the Minister of STEEL be pleased to state:

(a) the details of exploration of minerals by National 
Mineral Development Corporation Limited, NMDC during 
the Ninth Rve Year Plan;

Exploration of Minerals by NMDC

(b) the profit earned therefrom during the said period;
and

(c) the action plan fonnulated by the Govemment to 
explore minerals during the Tenth Five Year Plan?

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) The 
following exploration work has been conducted by National 
Mineral Development Corporation Limited (NMDC) during 
the Ninth Five Year Plan.

I. IRON ORE

(i) Bailadila Deposit-13, Bailadila Range. Chhattlsgarh

Total of 903 mt. of core drilling has been completed. 
An area of 1.8 Sq. K.M. was mapped and 350 numbers 
of samples have been prepared and sent for chemical 
analysis.

(ii) KUMARSWAMY IRON ORE DEPOSIT, 
KARNATAKA

A Total of 2896 mt. of core drilling has been done 
and about 2500 core samples have been prepared and 
sent for chemical analysis.

II. DIAMOND

There Prospecting Licence deeds in respect of 
Anumpalle, Venkatampalle and Dibbasanipalle in 
Anantapur District, Andhra Pradesh have been executed 
for exploration of Diantond. Out of 355 Sq. K.M. of area 
0.75 Sq. K.M. of area has been mapped and geophysical 
surveys like magnetic, electro magnetic and gravity are 
conducted. Dense Media Separation Plant for treatment 
of sample for diamond recovery is under progress.

RECONNAISSANCE PERMIT

Diamond exploration work under Reconnaissance 
Permit over an area of 2300 Sq. K.M. in Anantapur 
District, Andhra Pradesh has been taken up from March,
2001 and the wori< is in progress.

(i) Madagascar

Qeok>gical, geochemical and geophysical exploratkm 
wort( have been canrfed out in prospective Iteence area 
of Beforona, Vohldava. Antalaha and Restslaka regions, 
Madagascar.

Total drilling of 2115 meter in Antalaha and 859 meter 
in Bestsiaka Regions have been completed up to March 
2002.

(ii) TANZANIA

NMDC is carrying out exploration work in three 
prospecting Ucence area viz. Bulyand ‘Ombe PL-I, Bulyang 
‘Ombe PL-II and SIga Hill. Expkxatkxi work Including drilling, 
trench excavation and trench sampling etc. havb been 
carried out in these areas. A total drilling of 5048 meter 
have been completed in these areas up to March, 2002.

(b) There is no profit from exploration work.
Exploratkjn is done for assesaing the avallabifity of the 
minerals both from quantity and quality points of view for 
investment decision for mining. ,

(c) A synopsis of action plan formulated by the 
Govemment to explore minerals during the Tenth Five 
Year Plan is given in the Statement enclosed.

Statement

Department of Mines has informed that during the 
Xth Plan period, considering country’s short-term and k>ng- 
term demand projecttons and mineral resources inventory, 
efforts should be made to undertake resource appraisal 
of deficit group of minerals and minerals whk:h have 
export potential. In addition, intensive search for minerals 
having key-role in sustaining industrial growth and potential 
for new investment opportunities from private sector needs 
to be prioritized. Exploration ventures to t>e taken up in 
the field of fen'ous minerals, non-fen-ous minerals and 
few industrial minerals. During minerals resource 
assessment, emphasis should be given more on extensive 
coverage of large areas, rather than Intensification of 
activity in small blocks. Emphasis is also to be given for 
buikling up of a more complete resource inventory, by 
probing the depth and extension of the already established 
ore occurrences.

Scheme-wise physical targets for different mineral/ 
metals for the X Plan period are as lollows:

111. GOLD
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Mineral Commodity No. of Investigation 
to be taken up during 

X Plan period.

1. Coal & Lignite 87 investigations
2. Basemetal 40 investigations
3. Gold 66 investigations
4. Diamond 17 investigations
5. Platinum Group of Elements 15 investigations
6. Rare Metal & Rare Earth Elements 10 investigations
7. Strategic Minerals 10 investigations

8. Ferrous Groups of Minerals 14 investigations

9. Fertilizer Minerals 8 investigations

10. Limestone & Dolomite 10 investigations

11. Dimension Stone 10 investigations

12. Bouxite 5 investigations

13. Metallogenic Studies 5 investigations

14. Other Minerals 8 investigations

Total physical target in respect of various components of Mineral Exploration Activities (except ooal and Hgnite) are 
summarized below;

Large scale mapping 11,800 Sq.Km Pitting and trenching 30,000 cu.m

Reconnaissance mapping 35,000 Sq.Km Geochemical survey 1.85,000 santples

Detailed mapping 150 sq. Km.

DriUing 2,40,000 m Geophysical survey 1300 line km+100 sq. Km

Physical target in respect of coal and lignite exploration activities is as follows:

Large scale mapping 243.5 sq.km, Drilling 2,47,500 m

Regional exploration for assessment of Coal Bed 
Methane will be carried out in different coal field basins.

[Translation]

Economic Law CommiMion

3964. SHRI JAQDAMBI PRASAD YADAV: Will the 
Minister of LAW, JUSTICE AND COMPANY AFFAIRS be 
pleased to state:

(a) whether the Government are contemplating to set 
up Economic Law Commission; and

(b) if so, the main ot)jectiv8s of the said Commlssten?

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI ARUN JAITLEY): (a) and (b) there is no 
such proposal to set up an Economic Law Commission 
as there is already a Law Commission which is entrusted 
with the job of reviewing the existing legal regime and 
suggest suitable changes in tune with the changing 
scenario—be it sodal, political or economic.

[English]

Launching of Air DTH BroadcMtIng Service

3965. SHRI P.R. KYNDIAH: Will the Minister of 
INFORMATION AND BROADCASTINQ be pleased to 
state:
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(a) whether All India Radio has launched its Direct- 
to-Home digital satellite broadcasting service from 
February. 28. 2002;

(b) if 80. the details thereof and the names of the 
regions where this service will be available;

(c) whether any survey has k>een conducted so as 
to ascertain the financial viability on Indian homes and 
whether they are prepared to discard their existing radio 
sets and go in for expensive new radio sets having the 
technological advancement to receive the digital satellite 
broadcasting service offered by the All India Radio; and

(d) if so. the details thereof and the time by which 
such radio sets are likely to be available in the market 
alongwith its cost?

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a) All 
India Radio has launched its Direct to Home digital 
Satellite Broadcast Service from 27th February, 2002.

(b) The Digital Satellite Service has ushered in a 
new digital era for All India Radio by making available its 
programmes in high quality audio, direct from satellite to 
the receiver sets. The service covers the Indian Sub­
continent and South East Asia. For making available, this 
sen/ice through satellite. Prasar Bharati has hired space 
on the transponder of Asia Star Satellite.

(c) No. Sir.

(d) The receivers for the reception of this service 
are available in the Indian market, at the price varying 
from Rs. 5,000 to Rs. 12,000 per set.

Militants Threat to Officials of 
Doordarshan, Srinagar

3966. DR. CHARAN DAS MAHANT:
SHRI AVTAR SINGH BHADANA;

(c) if so, the details thereof and the steps taken to 
prevent recurrence of such vk>lent reprisal?

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a) 
Yes. Sir.

(b) and (c) The information is being collected and 
will be laid on the Table of the House.

[TranslatlonJ

Power Project In Various Countries

3967. SHRI PUNNU LAL MOHALE: Will the Minister 
of POWER be pleased to state:

(a) the number of power projects under construction 
in various countries with the Cooperatien of the 
Government of India;

(b) the contribution of the Government of India 
therein; and

(c) the time by which the construction of these 
projects is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) Two Hydro 
Electric Projects namely (1) Kurichu (4x15 MW) and (2) 
Tala (6x170 MW) are under construction with the 
cooperation of Govemment of India in Bhutan.

(b) The Government of India is contributing the 
expenditure in full for both the projects by way of grant 
and soft loan to Royal Govemment of Bhutan in the ratio 
of 60:40.

(c) Three units of Kurichu Hydro Electric project have 
been commissioned and the 4th Unit is scheduled for 
commissioning upto December. 2002. The Tala Hydro 
Electric project is scheduled for commissioning in 2004­
2006.

Will the Minister of INFORMATION 
BROADCASTING be pleased to state:

AND

(a) whether the officials of Doordarshan Kendra 
Srinagar (J&K) face persistent militant threats to their life 
owing to the sensitive nature of their posting in a militant 
infested State;

(b) if so, whether in various militant attacks on the 
station in recent years some officials of the Kendra had 
lost their lives; and

[English]

Construction of New Divisional Office at 
Ahmedabad

3968. SHRI MANSUKHBHAI D. VASAVA: Will the 
Minister of RAILWAYS be pleased to state:

(a) whether the Gujarat Govemment has allotted 
land for construction of Divisional Railway Office at 
Ahmedat>ad;
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(b) If 80, the details thereof and the land which has 
been allotted by the Union Government in exchange;

(c) whether any evaluation of land rates has been 
done;

(d) if so, the details thereof; and

(e) the time by which the construction of Divisional 
Railways Office is likely to be started and completed 
alongwith the expenditure lil<ely to be incurred thereon?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRi O. 
RAJAGOPAL): (a) Yes, Sir. About 26000 sqm of land of 
R.C. Technical Institute, which included 6620 sqm building 
has been handed over by the Gujarat Govt, for 
construction of Divisional Office at Ahmedabad.

(b) Railway has agreed to hand over its surplus land 
at Thaltej in exchange of RCT land to State Government 
in terms of equivalent money value of both lands based 
on the valuation of above lands carried out by State 
Govemment. However, the exchange of land is still not 
finalised as land valuation and exact requirement at Thaltej 
is yet to be advised by State Govt.

(c) and (d) Yes, Sir. District collector, Ahmedabad 
has advised valuation of both lands but the State Govt, 
has not yet confirmed this valuation.

(e) No time frame can be given for the present. 
However, the estimated cost for setting up New Division 
is Rs. 14.86 crore and expenditure incurred thereon is
0.59 crore upto March, 2001.

Road Over bridge (ROB) Poomlma Level Croasing 
In Bhubaneshwar

3969. DR. PRASANNA KUMAR PATASANI: WHI the 
Minister of RAILWAYS be pleased to state;

(a) whether the Govemment propose to constmct a 
road over bridge at Poomima gate/railway level crossing 
in Bhubaneshwar;

(b) if so, the details thereof and the funds eamwked 
therefor and

(c) the time by which the work on tfie said project 
is likely to t>e started and completed?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE

IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) No, Sir.

(b) Does not arise.

(c) Does not arise.

Anti*Plracy Laws

3970. SHRI BHUPENDERSINH SOLANKI:
SHRIMATI RENUKA CHOWDHURY;
SHRI Y.V. RAO;
SHRI RAGHUVIR SINGH KAUSHAL;

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether a conference on Anti*Piracy was 
organised by the Indian Motion Pictures Producers 
Association and the Motion Pictures Association 
International in New Delhi on March 12, 2002;

(b) if so, the details of discussion held In the 
Conference;

(c) whether the Confederation of India Industry has 
also suggested various suggestions on Anti-Piracy;

(d) if 80, the details thereof; and

(e) the reaction of the Government on all the 
suggesttons/discussions thereto?

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRIMATI SUSHMA SWARAJ); (a) 
and (b) According to information received from the Indian 
Motion Picture Producers' Association (IMPPA) a 
Conference jointly organised by them with Motion Picture 
Association • Intemational (MPA) on 12th March 2002, 
addressed the issue of piracy in the entertainment industry 
and various ways to fight the same.

(c) to (e) This Ministry receives representations from 
the film industry from time to time, regarding the need of 
anti-piracy measures. Actual enforcement of the Copyright 
Act lies with the State Governments through the p^ice. 
Ministry of Human Resource Development, the nodal 
Ministry for copyright matters, has directed States/Unk>n 
Territories to set up separate copyright enforcement cells 
or special cells in the Crime Branch to exclusively look 
into copyright offertce cases.

The Committee for Development of the Entertainment 
Sector, set up by this Ministry as a result of the 
deliberations of the 24th State Information Ministers’
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Conference (8IMC0N), has also recommended formulation 
of appropriate training modules for police officers to train 
them for anti-piracy work. To create an anti-piracy mind­
set, this Ministry has recently brought together 
representatives of the film producers, multi-service 
operators and cable operators who have jointly resolved 
not to exhibit films without valid permission from the 
copyright holders.

[Translation]

3971.

Demand of Qas

DR. SUSHIL KU(\̂ AR INDORA: 
SHRI RAMJI lAL  SUMAN;

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state;

(a) whether the demand of gas has increased during 
the last three years due to construction of various gas 
based projects in the country;

(b) if so, the demand for gas made by these projects 
during the Icist three years, separately; and

(c) the percentage of gas allocated by the 
Govemment during the said period out of the total 
available gas to fertilizer, power, steel and other sector 
projects?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and
(b) Yes, Sir. Allocation for natural gas to the extent of 
6.30 million standard cubic meter per day (MMSCMD) in 
1999-2000. 14.49 MMSCMD in 2000-2001 and 1.78 
MMSCMD in 2001-2002 was made.

(c) Of the total allocation of 22.57 MMSCMD made 
during the period 1999-2000 to 2001-2002, the percentage 
of gas allocated to different sectors is as follows:-

Allocation
(MMSCMD)

Percentage

Fertilizer 1.11 4.9

Power 19.82 87.8

Steel Nil 00.0

Others 1.64 7.3

Rallway Proiects In Uttar Pradesh

3972. KUNWAR AKHILESH SINGH:
DR. BALIRAM:

Will the Minister of RAILWAYS be pleased to state:

(a) the details of pending/ongoing rail projects/surveys 
in Uttar Pradesh alongwith the progress made, thereof, 
project-wise;

(b) the amount allocated to each of the project and 
the expenditure incunred so far thereon;

(c) whether some projects are running behind their 
scheduled time;

(d) if so, the reasons therefor, pioject-wise; and

(e) the steps taken by the Govemment to complete 
these projects?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) to (e) The details of pending/ongoing 
rail projects/surveys in Uttar Pradesh including the 
expected outlay on each project to the end of March 
2001-2002, proposed outlay for 2002-2003 alongwith the 
present status of each project are given in the enck>sed 
Statement-!. Reasons for slow progress if any and the 
steps taken by the Govemment to complete these projects 
are also contained in the Statement-1. The details of 
ongoing surveys in Uttar Pradesh are given in the 
enclosed Statement-ll.

Statement-^

S.
No.

Plan-
head

Railway Pfojacl Antidpa- Expend!- 
ted ture 

Cost upto Mar. 
2002-03 2002 

(Fte. in crores]

Budget
Outlay

2002-03

1

Status

1 2 3 4 5 6 7 8

1. Naw
Une

Central Quna-
Etawah

400 293.95 40 Guna-Gwallor and Gwalior-Bhind eections have already 
been completed. The woi1( on last phase from Bhind to Etawah 
new line is in prograss. This involves oonstnjction of 3 m ^
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bridges on the rivers Chambal (9x76.2 mts.), Kuwari 
(6x45.75 1̂x76.2 mts) and Yamuna (10x61 mts). On Yamuna 
Bridge, work is in progress. Tenders (or construction of 
substnjcture of Chambal & Kuwari Bridge have been processed.

2. New
Line

Central Laltpur 
Satna & 
Rewa- 
Singraul

925 5.27 30 Work is beirig taken up in phases. Final location survey 
from Lalitpur-Khaiuraho (167 km) and Mahoba-Khajuraho 
(66 km) has been completed. Land acquisition has been 
processed. Tenders for earthwork and bridges have been 
processed. Wori( woukJ be taken up once land is handed over 
be the state Govt.

3. now
Line

Central Agra-
Etawah via 
Fatehabad 
and Bah

220 9.75 20 Final Locatkm Suwey has been completed. Papers for land 
acquisition from Bhandali-Shamshabad for 18.4 km 
submitted to State Govt. Rs. 3.71 cr. paM to State Govt.

4. Doubling Central Mathura-
Bhuleshwar

5.54 4.02 0.01 Completed and commisskmed.

5. Doubling Central Manlkpur-
Cheonld
Ph^
Doubling 
of Manlkpur- 
Katayadandi

46.16 3 10 Final kxatnn sunrey has been completed. Detailed estimate 
sanctioned. Bridgeworit has been taken up. Tender for 
earthwort( and ballast are under process.

6. Doubling Central Cheonid-
lohgara

49.4 0 0.5 New work included in Budget 2002-03 and will taken up 
once budget is passed by Parliament

7. Ralway
EledrlfiO'
action

casieni Sitarampur
Danapur-
Mugalsarai

363.36 358.58 3.94 The worit has been compMsd. Residual jobs are in hand.

8. iwW
Line

North
Eastern

Katra-
Faizabad

80.72 63.91 10 Earthwork has been completed. The work on Saryu 
Bridge (19x61m) is in progress. Sub structure completed. 
14 steel girders have been erected out of 19 and fabrication/ 
erection of test are in progress. This woik is likely to be 
completed during 2002-2003.

9. new
Line

North
Eastern

Ratnpur- 
Lalkuan- 
Kathgodam 
ROB on 
NH

10.77 0.051 0.02 General arrangement drawing has been recently approved 
by the Ministry of Road Transport and Highways. Railways 
portion of wori( will be taken up as soon as State Govt, start 
their portnn.

10. Gauge
Conver­
sion

North
Eastern

Kashipur-
Lalwan

58J9 57,42 0.02 Compleled and commisskxied.

11. Gauge
Conver­
sion

North
Eastern

Chhapra-
Aunrihar

170.93 170.01 0.01 Completed and commissioned.

12. Gauge
Conver­
sion

North
Eastern

Mathura-
Achnera

33.67 0.1 0.01 It is planned to do this worit ak>ngwith Kanpur-Kasganj- 
Mathura.
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13.

14.

15.

16.

17.

18.

20.

21.

22.

23.

Gauge
Conver*
Sion

North
Eastern

Khadda-
Goralthpur

104.49 102.48 0.01 Completed and commissraned.

Gauge
Conver­
sion

North
Eastern

Gonda-
Bahraich-
Sitapur-
Lucknow
PH-I

48 0.1 1 Requisite clearances have been obtained. Preparatkm of 
Plans & Estimates have been taken up.

Gauge
Conver­
sion

North
Eastern

Kanpur- 
Kasganj- 
Mathura- 
BareiVy 
ind. MM 
for exten­
sion from 
Bareilly to 
Lalkuan

598.98 84.74 29.89 The work is planned to be done in phases. Earthwork and 
bridgewotk are in various stages of progress in dWerent 
sectnns. Work on Bareilly-Lalkuan is also being planned to 
be taken up.

Gauge
Conver­
sion

North
Eastern

Qonda-
Gorakhpur
Loop with
Anand-
nagar
Nautanwa

250 0.0021 5 Requisite dearanoes have been obtained. Work is being 
plaiined for being taken up.

Gauge
Conver­
sion

North
Eastern

Indara-
Phephana

34.41 33.56 0.01
«

Completed and commissioned.

Gauge
Conver­
sion

North
Eastern

Kaptanganj-
Thave-
Siwan-
Chhapra

268 0.08 10 Requisite clearances have been obtained. Tenders for 
earthwork and minor brklges processed.

Doubling North
Eastern

Gonda-
Jaival
Road

69.79 62.17 5 37.5 km from Gonda-Cokmelganj and Saryu-Jarwal Road 
commisstoned. Balance secton from Colonelganj to Saryu 
(8 km) is targeted tor completion during 2002-03.

Doubling North
Eastern

Gorakhpur
Sahajanva

61.51 0.21 10 Work has been accorded k>w»r operatkmal prtority in view of 
gauge conversion of Gonda-Gorakhpur k)op.

Doubling North
Eastern

Janwal
Road-
Burtiwal
(Patch
Doubling)

18.4 2.1 7.37 Earthwork and brktgework are in progress.

Railway
Electrific­
ation

Northern/
North
Eastern

Circular
Railway
around
Lucknow
area under
Itorthem/
North
Eastern RIys

24.22 17.99 6 Wort( completed. Sectton energised

New
line

l4orthem Etawah-
Mainpuri

120 0.1 1  ̂ Requisite clearances have been obtained. Rnal locatton 
survey, preparation of Plans & Estimates have been taken up.
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24. Doubling Qhaziabad 
(Hapur) 
Moradabad 
Ph 1

65.46 64.73 0.5 Completed and commissioned.

25. Doubling Northern Tundla- 
Yamuna Br.

31.54 22.95 3.8 In phase-l, wori( of Tundla-Etmadpur has been completed. 
Balance work will be taken up as per traffic, requirement.

26. Doubling Northern Muradnagar
ar-Meenjt

63.92 62.92 0.5 Completed and commissioned.

27. Doubling Northern Kanpur- 
Panki 3rd 
line

64.08 47.74 10 Earthwort( and bridges are in progress.

28. Doubling Northern Utratia-
Chandrauli
and
Sultanpur-
Bandhua
Kalan

65.84 15.05 5 Earthwork and minor bridges are in progress.

29. Doubling Northern Amroha-
Moradabad

51.41 3251 10 Earthwori(, minor and major bridges are in progress.

30. Doubling Northern Zafrebad-
Utretia
Ph-ll
(Zairabad-
Srikrishnan
agar)

61.08 1.5 5 Final location sunwy has been completed and detailed 
estimate has been sanctioned. Tenders for earthworic, 
minor bridges and ballast supply have been processed.

Doubling RA QA c 10 Finfil kvintiAn fiinvm/ hufi h n n n  mmnbitfid DateUad Mfimata31. /ynrona*
Kankather

00i90 9 lU 1 f llQ i fvvO M Jvil M J lY w y  IICW U W I i  l /w lB f iw U  w t n i l V l O
sanctk>ned. Earthwori( and bridges have been taken up.

32. Doubling Kanpur-
Chanderi

11.85 0 0.5 KIa u i  u iz v V i n  a n H  Ufifl Ka  f a ^ A n  i i nnew woTK inciuoeo in DUQyei anu ivni oe loKen up 
once budget is passed by Parliament.

33. Railway
Electrific
atkxi

Northern
Northern

Ambala- 152.21 111.11 40 The vK>ri( from Ambala to Saharanpur aectton has been
fiAHinn Im m  S a h f l r a n n i i r  iin roH A K aH  ifiMorauftDM

ta rg ^  for completkm by March, 2003.

34. Railway
Electrifi­
cation

Northern Khurja- 
Hapur- 
Meerut city 
Saharanpur

89i1 0.0001 1 The wori( has been pended for the present due to k>w»r 
operattonal priority.

35. Railway
Electrifi­
cation

Northern Kanpur-
Lucknow

60.59 58.99 1 Wori(s completed and residual jobs are in hand.

36. Railway
Electrifi­
cation

Aa 0 7 0.01 11 Necessary dearances for the project are being processed.Norttwm lyiuyiHuwii- 9̂.91
ai-Zafmbad 
as Phase-1 of 
Mughalaarai

37. Gauge
Conver­
sion

Western Agia-
Bandikui

178.03 1659 26 Earthwori( and bridges are in progress. The woric is being 
progressed as per avalabHity c< resources.
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S. No. Name of the Project Plan head Railways Status

1. Bhind-Orai-l-larpalpur New Lines Central In progress

2. Berhan-Etah line to Shajahanpur New Lines Northern In progress

3. CharKligaih to Dehradun via Jagadhari New Lines Northern In progress

4. Aligarh-Jhinjhak via Sikandraro and Malnpuri New Lines Northern In progress

5. Sambhal to Ra^hat New Lines Northem Yet to be taken up

6. Shahganj-Amethi via Sultanpur New Lines Northern Being taken up

7. Palwal and Bhuteshwar 3rd line Doubling Central In progress

Lok Adalats in UP, MP and Delhi

3973. DR. BALIRAM: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS be pleased to state;

(a) the number of Lok Adalats held in various States 
during the last three years, State-wise;

(b) the number of cases filed in and disposed off by 
these Adalats during the said period, State-wise; and

(c) the steps being taken by the Govemnnent for 
speedy disposal of such cases?

THE MINISTER OF LAW, JUSTICE AND CQMPANY 
AFFAIRS (SHRI ARUN JAITLEY): (a) and (b) A statement 
showing number of Lok Adalats held and number of cess 
disposed of by the Lok Adalats State-wise during the last 
three years is enclosed. National Legal Servk^s Authority 
is not maintaining the figures as to the number of cases 
filed before the Lok Adalats.

(c) Vigorous efforts are being made to organize Lok 
Adalats more frequently.

Statmnant

The Lok Adalats held and number of cases disposed of during the year 1998-99, 1999-2000 and 2000-2001 (Based
on Information fumished by the state authorities)

1998-1999 1999-2000 2000-2001

S.
No.

Name of State 
Authority

Lok 
Adalats heM

Cases
disposed

Lok 
Adalats held

Cases
disposal

Lok 
Adalats held

Cases
disposed

1 2 3 4 5 6 7 8

1. Andhra Pradesh 2594 38,743 3,561 33,906 4,283 79,454

2. Arunachal Pradesh Nil - 2 23 - -

3. Assam 4 516 36 7,936 28 9/435

4. Bihar 129 20,073 202 30,533 149 15,761

5. Qoa 25 335 36 322 55 424

6. Gujarat 4,084 2,62,755 5,278 1,93,945 ' 16,728 16,25,882

7. Haryana 178 19,908 120 12,268 91 21,657
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8. Himachal Pradesh 103 2759 58 1^53 316 3,019

9. Jammu & Kashmir 82 3,562 50 2,125 110 3,116

10. Karnataka 511 45,680 559 43,004 333 20^39

11. Kerala 484 24,746 1,602 24371 1,114 11,575

12. Madhya Pradesh 802 45/465 965 32,703 817 27,893

13. Maharashtra 880 22,908 688 22,131 580 16,770

14. Manipur 1 190 5 175 1 32

15. Meghalaya Nil Nil 6 680 2 449

16. Mizoram 1 14 25 16 27 40

17. Nagaland 10 31 2 10 2 30

18. Orissa 380 2 39,530 324 2,93^55 348 2M,133

19. Punjab 357 6,674 219 7,031 103 4,143

20. Rajasthan 3,729 81,703 2,197 2,50^72 4,470 3,24,634

21. Sikkim 7 25 58 335 54 185

22. Tamil Nadu 612 15,042 486 10,755 881 7,203

23. Tripura 4 251 2 73 2 242

24. Uttar Pradesh 399 2,65,020 611 3,19^18 610 2/10,700

25. West Bengal 11 876 265 3 396 175 4,777

26. A & N Islands 6 49 2 16 3 46

27. U.T. Chandigarh 162 10,285 258 13,543 7 7,650

28. Dadra Nagar Haveli 2 76 1 43 2 310

29. Daman & Diu 3 68 1 25 1 42

30 Delhi 45 13,185 188 8,273 281 7,541

31. Lakshadweep Nil -  NM Nil -  -

32. Pondfcheny 119 281 10 260 4 302
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Manufacturing of Duplicate Items by Reputed 
Companlee

3974. SHRI RAMPAL SINGH:
DR. ASHOK PATEL:

Will the Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state:

(a) whether in view of the non-effectiveness of the 
extent of rules regarding manufacturing of duplicate items 
of reputed companies and unathorised use of their brand 
names, the Qovemment propose to bring such crimes 
under the pun/iew of criminal cases;

(b) if so, the details thereof; and

(c) the time by which a final decision is likely to be 
taken in this regard?

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI ARUN JAITLEY): (a) to (c) The Trade 
and Merchandise Marks Act, 1958 basically deals with 
the registration and protection of trade marks in order to 
protect the Intellectual Property inherent in a trade mark. 
It provides penalties for infringment/falsification of a 
registered trade mark through various provisions under 
the Act. These are being further enhanced under the to- 
be-operationalized Trade Marks Act. 1999. Penal 
provisions under the Trade Marks Act, 1999 have been 
enhanced to provide for more effective deterrence. 
Sectk>ns 101 to 105 of the Trade Marks Act, 1999 provkje 
necessary penalties for falsifying and falsely applying trade 
marks. Offences under Sections 103, 104 and 105 have 
been made cognizable and the period of imprisonment is 
to be not less than six months upto a maximum of 3 
years wtth a minimum fine of Rs. 50,000/- which may 
extend to Rs. 2,00,000/-. Penal provisions for subsequent 
offences have also been enhanced.

[English]

Expenditure Incurred on Expansion and 
Modernisation of DO

3975. SHRI T.T.V. DHINAKARAN: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state:

(a) whether the expenditure incurred on expansion 
and modernisation of Doordarshan servtees during the 
last two years has been static;

(c) whether 12% of the population in the country is 
unable to have access to Doordarshan; and

(d) if so, the steps taken to cover the entire 
population?

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a) 
and (b) Expenditure of Rs. 283.31 crores and Rs. 281.89 
crore has been incurred on expansion and modernization 
of Doordarshan network during 2000-2001 and 2001-2002 
respectively.

(c) and (d) Though Doordarshan coverage is available 
in satellite mode throughout the country, coverage in the 
ten^strial mode is estimated to be available to about 
89.6% population of the country (including the population 
in fringe areas). With the commissioning of onjgoing 
schemes, DD coverage is expected to become available 
to about 91.3% population. Extension of coverage in 
tenestrial mode is a capital intensive venture and its 
further expansion is dependent on availability of resources 
and inter-se priorities.

Construction of Office of Catering and Tourism 
Corporation at Vijayawa4a

3976. SHRI G. GANGA REDDY: Will the Minister of 
RAILWAYS be pleased to state:

(a) whether railways have allocated land for 
con&cruction of office of the catering and tourism

corporation at Vjayawada in Andhra Pradesh; and

(b) if so, the area of land acquired and the time by 
which the constructk>n is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) No, Sir.

(b) Does not arise.

[Translation]

Time Limit for Appointment of a Dealer

3977. SHRI SHIVAJI MANE: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government have fixed any time limit 
for the appointment of a LPG/retail outlet dealer;

(b) if so, the reasons therefor (b) if so, the details thereof; and
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(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to
(c) A time frame of 165 days has t>een prescribed in the 
guidelines for selection of dealers/distributors for Retail 
Outlats/LPG distributorship from the date of advertisement 
till issue of Letter of Intent LOI).

It normally takes 6 to 12 months for commissioning 
of dealership/distributorship from date of interview.

[English]

Adulteration In Petrol

3978. SHRI ARUN KUMAR: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether attention of the Government has been 
drawn to the news-item captioned, ‘dirty oil charges unfair? 
IOC, NGO slug it out—Adulteration is a profitable venture' 
appearing in the Times of India dated March 16, 2002; 
and

(b) if so, the action taken by the Government to 
protect the financial Interest of the consumers at the 
selling of adulterated petrol etc. to them?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and
(b) Yes, Sir. Steps such as blue dyeing of PDS Kerosene, 
periodical inspection of the retail outlets, introduction of 
tamper proof locking system for tanker-tmcks, special 
vigilance drives, etc. are taken by the Oil Marketing 
Companies. Action is taken by the Companies against 
ening dealers under the provisions of the Marketing 
DiscipUne Guklelines and/or Dealership Agreement. Also, 
under the provisions of the “Kerosene (Restriction on Use 
and Fixation of Ceiling Price) Order, 1993', Oil Companies 
and State Governments can initiate action against any 
dealer indulging in adulteration and also for misusing 
public distribution kerosene for purposes other than those 
permitted. In addition, the Government have also 
constituted Anti Adulteration Cell to overview the issues 
arising out of adulteration.

Service Conditions of Jawans In Territorial Army

3979. SHRI SHIVAJI VITHALRAO KAMBLE: Will the 
Minister of DEFENCE be pleased to state:

(a) whether the Govemnrant are aware of problems 
pertaining to working and servtoe conditions of jawans in 
Tenitorial Army;

(b) if so, the details of long pending demands;

(c) the action taken/proposed to be taken thereon;
and

(d) the details of fresh policy decisions taken/under 
consideration to improve service conditions and provide 
better social securing coverage to jawans In near future?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (d) The improvement of the working 
and service condittons of Jawans in Territorial Army (TA) 
is a continuing process. The proposals received from 
various sources in this regard, inter-alia, grant of (i) pro­
rata casual leave during embodiment, voluntary training 
attachment and annual training camps, (ii) Branch 
Commission to TA personnel, (iii) ad-hoc bonus to TA 
personnel having six months' broken spells of embodied 
service during a financial year, (iv) enhancement of annual 
bounty, (v) welghtage in the qualifying service for the 
grant of pension at par with regular Army, and 
enhancement of Tenninal gratuity on retirement discharge. 
These proposals merit detailed examinatk>n in consultation 
with various agencies including Army Headquarters and 
in terms of their financial viability. In the present security 
environment, the objective is to modernise, train and equip 
infantry battalions of Territorial Army to effectively 
discharge its assigned responsibilities.

Outstanding Dues of SEBs Towards CPSU

3960. SHRI M.V.V.S. MURTHI:
SHRIMATI SHYAMA SINGH:
SHRI BASANGOUDA R. PATIL (YATNAL): 
SHRI C. SREENIVASAN:
SHRI RAMSHETH THAKUR:
SHRI NARESH PUGLIA:
SHRI A. VENKATESH NAIK:
SHRI THAWAR CHAND GEHLOT:
SHRI ADHIR CHOWDHARY:

Will the Minister of POWER be pleased to state;

(a) the total outstanding dues and surcharge the 
States Electricity Boards owe to the Central Sector Power 
Corporations/companies as on March 31, 2002, State- 
wise;

(b) whether the Union Government have made it 
mandatory for all SEBs to either clear the outstanding 
dues or face the tough measures by Central Power 
Companies including stoppage of supply of electricity;
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(c) if 80, whether the Union Government have recently 
approved a new scheme to dear the huge dues;

(d) If 80, the details thereof;

(e) whether the Government have received any 
response from the State Governments in tNs regard;

(f) the time by which all the dues are lilcely to t>e 
recovered; and

(g) the details of any policy of the Govemment not 
to create such situation in future?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA); (a) Presently, 
details of the total outstanding dues and surcharge that 
the State Electricity Boards owe to the Central Sector 
Power Corporation/companies are available upto 
28.02.2002. The details are given in the enclosed 
Statement.

(b) to (d) and (f) and (g) The Govemment of India 
has recently approved a scheme to securitise the 
outstanding dues payable by the State Electricity Boards 
(SEBs) to the Central Public Sector Undertaldngs (CPSUs) 
as on 30.09.2001 for supply of power and coal and a 
mechanism that would ensure payment of cunent dues 
in future. The scheme for securitisation of outstanding 
dues of SEBs as on 28^2-2001 was circulated eariier to 
the States on 3rd August, 2001.

The salient features of the scheme, now approved.
are:

(1) The scheme would come into force from the 
date of order or from the date when the State 
Governments sign the tripartite agreement (with 
the Ministry of Finance in the Govemment of 
India and the Reserve Bank of India), whichever 
is later.

(2) For the states participating in the scheme, 60% 
of the interest/surcharge on the delayed 
payments as on 30-09-2001 would be waived 
oft.

(3) The rest of the dues amounting to the full 
principal amount as well as the remaining 40% 
of the interest/surcharge should be securitised 
through t>onds issued by the respective State 
Govemments.

(4) The bonds should be issued through RBI at a 
tax-free Interest rate of 8.5% per annum. The 
terms of bonds should t>e structured to achieve

a moratorium of 5 years on repayment of 
principal wHh the entire principal being repaid 
between the 6th and 15th year. These bonds 
should be identical to bonds issued in connection 
with the market borrowings of State 
Govemments, with the attendant discipline in 
repayments. The bonds will be subject to tock- 
in restrk:tk>n8 that will alk>w release of only 10 
per cent of the bonds in the secondary market 
each year.

(5) For ensuring timely payment of cunvnt dues in 
future, defaults in current payment for power/ 
fuel shoukl attract a graded reduction in the 
supply of power from central power stations and 
in coal supplies. Where such defaults exceed 
90 days from the date of trilling, the Ministry of 
Finance should recover these dues through 
adjustment against release due to them from 
the centre.

(6) In order to initiate steps towards refomn of the 
sector, the SEBs should accept reform based 
performance milestones such as setting up of 
SERCs metering of distribution feeders, 
improvement in revenue realization specified In 
the MOUs to t>e signed with \he Ministry of 
Power.

(7) The States should be offered incentives for 
complying with the scheme. If SEBs do not 
default on their cun̂ ent dues and adhere to the 
performance milestones, CPSUs should pay 
them, bi-annual cash incentives equal to 3 per 
cent of the value of bonds in the first year, 
2.5% in the second year and 2% in the third 
and fourth years. Further, if SEBs open and 
maintain Letters of Credit (LCs), CPSUs should 
pay hem a one time cash incentive equal to 2 
per cent of the value of bonds. In addition. 
States undertaking reforms should also be 
assisted through Accelerated Power Development 
and Refonn Programme (APDRP) grants and 
discretionary allocation of power.

(6) The States that withhokl their consent beyond 
60 days after this scheme enters into force will 
be denied any share in the discretionary 
altocatton of 15 per cent from the power stations 
of CPSUs as well as any assistance under 
APRDP. If the overdues of such States 
exceeded Rs 50 crore in respect of any CPSUs, 
they should also attract reduction in power and 
coal supplies, as applicable to the States 
participating in this scheme.
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(9) Outstanding dues as on 30.09.2001 would form 
the basis of tlie one time settlement. Dues that 
accme after this date would not form part of 
the scheme. Individual CPSUs & States can 
consider exchanging bonds for the outstanding.

(10) The scheme covers the outstanding dues of 
payable by the SEBs to the National Thermal 
Power Eastern Power Corporation (NTPC), 
National Hydro-electric Power Corporation 
(NHPC), North Eastern Power Corporation 
(NEEPCO), Damodar Valley Corporation (DVC) 
and Power Grid Corporation of India Ltd. 
(PQCIL) under the Ministiy of Power, Coal India 
Limited (CIL) & its subsidiaries and Neyveil 
Lignite Corporation (NLC) under the Department 
of Coal, Nuclear Power Corporation (NPC) under 
the Department of Atomic Energy and the 
Ministry of Railways.

(e) The State Governments had been apprised of 
the scheme for one-tie settlement of SEBs dues on 
03-08-2001. Andhra Pradesh and West Bengal have 
signed the tripartite agreement. The following States have 
given their consent 'in-principle' to sign the agreement

(1) Chhattisgarh

(2) Haryana

(3) Jammu & Kashmir

(4) Kerala

(5) Kamataka

(6) Madhya Pradesh

(7) Maharashtra

(8) Punjab

Statement

Outstanding Dues (Indicative) Payable by SEBs to Central Public Sector Understandings (Principal & Surcharge)

(Rs. In crore)

SI. SEBs/Stat« NTPC NHPC PQCIL NEEPCO
No. PRIN INtr Total PRIN INH Total PRIN INTT Total PRIN INH Total

1 2 3 4 S 6 7 8 9 10 11 12 13 14

1. Andhra PradMh 18534 170J07 355̂ 1 OiOO 0X10 OjOO 12 JO 0.40 12J0 OiX) OiX) OXX)

2. Aiunadnl Ptadnh Oi» OjOO OiX) 154 0i9 22i 4.20 2iX) 6i0 17 JO 4.13 21 >(3

3. Ataam 61 JO 27J2 89i)2 2.06 0.11 2.17 14350 4920 192 JO 570A9 284X)8 854.97

4. Bitar 1279̂ 3 943.15 2222.78 14.12 22 i3 36.95 201M 67.10 268.90 OiX) 0.00 OXX)

5. Qujarel 372.95 30X18 403j03 0X10 0X10 OiX) OiX) 0.00 OiX) 0X10 OXX) OXX)

6. Qos 0D6 OilO OM OiX) 0X» OiXX) 0X)0 OiXI OiX) OiX) OiX) OXX)

7. HVPNL (HSEB) 361J» 312J2 673J2 84 J9 510.91 595i0 6i0 21.90 28.10 OiX) OXX) 0X10

8. HiniKturi PtkM i 22 22 JS 45i» 38 J9 40.98 7937 OiX) 0>t0 QAQ OiXI OiX) OiX)

9. J&K 134 JO 14.15 148̂45 70.21 5J9 76XX) 133>I0 65.10 19850 OXX) OXX) OiX)

10. Kamataia 179 JO 13U1 301.91 OilO OjOO OjOO IliO 2040 32^ OXX) OXX) OiX)

11. Kerria 902.62 212.10 1114 J2 0X10 OjOO 0X10 13J0 6.90 20^ OiX) OXX) 0X10

12. M.P. 1429J6 487.98 1917 J4 0X» OjOO OiX) 4370 17-40 61.10 OiX) OiX) OXX)

13. IMwashlia 433j60 310M 744J8 0X» OjOO OiX) 6.20 OiX) 6.20 0X10 OiX) OXXI
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1 3 4 5 6 7 8 9 10 11 12 13 14

OjOO 0.00 0.00 16/47 9.95 2642 28jD0 IOjBO 38M 106J1 41J7 14848

OM 0.00 OJXI 026 133 159 OiO 1.10 1.70 16i2 2.72 1954

m 0.00 m 6.14 2i)l 8.15 OJX) OJX) OJX) 4031 7.93 4844

0.00 oso OjOO 545 363 m 1040 6.10 1650 51J)7 2349 7456

753.70 255.91 979j61 6J0 11.75' 1855 230 OM 340 OJX) 0.00 0.00

322i64 53J9 37643 13758 19852 336.10 750 1.90 940 OJX) OJX) OJOO

29233 4758 339.91 5839 IOjOO 6839 3930 0J)0 3930 OJX) 0.00 OJOO

2938 18i)3 47j41 1 « 026 2.15 9.60 520 1480 OM OJX) 0.00

37Si1 21450 590.11 0.00 OjOO OJX) 13.90 m 13.90 OJX) OJX) OJOO

OJX) OJX) 0.00 1.93 155 348 IJX) 0.10 1.10 55.98 1059 6657

96536 1075.91 404U7 27141 3323 304j64 10840 28J)0 13640 0.00 OJOO OJOO

863J06 804>(4 1667i0 1080 736 18.16 5570 3240 88.10 OJX) OJOO OJOO

1665.86 1810J4 3476.10 288.18 326.99 615.17 11620 71j60 187.80 OJX) OjOO OJOO

259.96 52139 78135 0.00 0.00 OJX) OJX) 3.90 .OJX) OJOO OJOO

m OjOO OJX) OjOO OJX) OJX) OJX) 0J)0 OJX) OJX) OJOO OJOO

033 0.00 033 6.90 i£ i 1353 030 OJX) 030 OJX) OJOO OJOO

OjOO 0.00 0.00 0.92 7.75 8 j67 OJX) OJX) OJX) OJX) 0.00 OJX)

OiX 0j02 om OJtt OJX) OHO OJX) OJX) OJX) OJX) OJIO OJOO

2231 1926 4157 0.00 OjOO OJX) 020 150 1.70 OJX) OJX) 0.00

OXO 0.00 OJX) OJX) 0.00 OJX) OJX) OJX) OJX) OJX) OJX) OiX)

0.00 0X10 OJX) 0.00 0X10 OJX) OJX) OJX) OJX) OJX) OJOO OJX)

057 325 l i l OJX) 0.00 OJX) OjOO OJX) 0.00 OJX) OJOO OJOO

OjOO 0J» OJX) OJX) 0.00 OJX) OJX) OJX) OJX) OJX) OJOO OJOO

OjOO OJOO OJX) OJXI OJX) OJX) OJX) OJX) OJX) m OJOO OJOO

OjOO ooa OJX) 0.00 OJX) OjOO OJX) OJX) OJIO OM OJOO OJOO

0.00 OjOO OJX) 6.67 OjOO 6 j67 0.00 OJX) OJX) OJXI OJOO OJX)

149j69 12027 269.96 OJX) OJX) OjOO 0.90 OJX) 0.90 OJX) OJOO OJX)

1031J5 79537 1827.12 IM OJX) 3j64 33 JX) OiO 33j60 OjOO 0.00 OJOO

27066 113>»3 384j09 026 OjOO 026 040 OIX) 040 OM OJOO OJOO

14364.95 8486j00 22850:95 1034.60 120227 2236i7 1004j60 414 j60 141920 85928 374J1 1233.99

14. Mwiiwr

15. Meghalaya

16. Mizonm

17. N a g ^

18. Orisaa (GRIDCO)

19. Putyab

20. Raiaslhan

21. aidam

22. TamiNadu

23. Ttipum

24. U.P.

25. WBSEB

26. DVB (OESU)

27. DVC

28. DNH

29. Chandigait) (UT)

30. NEEPCO

31. Danwn & Oiu

32. Pondicheny

33. Cooperelives

34. Stale Govts.

35. Power Grid

36. Other (VWnd)

37. Pihnle (JPHPa)

38. Railways

39. MEA (Power to NepaO

40. CtMlisgaih (CSEB)

41. Jhaikhand (JSEB)

42. Uttaranchal 

Total



Outstan<Sng dues (Indicative) Payst^ i>y SEBs to Central Public Sector Understandings (P rln c^ l A S u i^ rg e )

(R8. in crora)

SI. SEBs/States PFC OVC REC
No. ------------------------------  -------------------------------  ------------------------------------
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PRIN INTT Total PRIN INTT Total PRIN INTT Total

3 4 5 6 7 8  9 10 11

1. Andhffi Pradesh 024 OjOO 024 OJO ODO OJO ODO ODO ODO

2. AiunacMPndMh Oi» ODO OM Oi» ODO ODO ODO 0D1 . ODl

3. Assam 1.17 OilO 1.17 1J0 ODO 1.70 S9i5 147.96 207i1

4. Bihar 51J04 Oi» 51J04 28758 693J4 98132 14437 309.98 45435

5. Gujarat OiM OjOO OM 0.00 ODO 0.00 22.17 1^7 24D4

6. Goa m OjOO OM ODO ODO ODO 0.00 0D3 0D3

7. HVPffl. (HSEB) 0.00 OjOO OM 0.00 ODO ODO ODO ODO ODO

8. Himachal Pradesh 027 OjOO 027 OjOO ODO ODO 0D4 0D1 0D5

9. J&K OjOO m 0.00 OiX) ODO ODO 020 0D6 026

10. Karnataka ODO OjOO OM OM ODO ODO 4.83 1D5 5.88

11. Ker^ OM OiX) OM 0X10 ODO ODO 020 0D1 021

12. M.P. 125J1 Oi» 125.71 OjOO ODO ODO 849.86 782J87 1632.73

13. MaharasMta OiX) OM OM OA) ODO ODO ODO ODO ODO

14. Manipur 0J» 0S» OM ODO ODO ODO 328 OAl 370

15. Meghalaya 0X» 0.00 OM OiX) ODO ODO 11J1 19.71 3142

16. Mboram 1.18 OjOO 1.18 OjOO ODO ODO 4.13 936 13>(9

17. Nagaland 0.16 OA) 0.16 ODO ODO ODO 035 0D1 036

18. Orissa (QRIOCO) 020 OjOO 020 OM ODO ODO ODO ODO ODO

19. P u ^ SOjOO OjOO SOiX) OM ODO ODO ODO 028 028

20. Rc^ian 0.10 OjOO 0.10 OM ODO ODO ODO ODO ODO

21. Sidam ODO 0.00 0.00 0.00 ODO ODO ODO ODO ODO

2^ TmilNadu OjOO OjOO 0.00 ODO ODO ODO ODO 124 124

23. Tripun 0S» OiX) OjOO ODO ODO ODO 2.90 Sil 851

24. U.P. OJX ODO OjOO 0.00 ODO ODO 433.92 541i6 97558

25. WBSEB OjOS OjOO OOi 417.94 S0936 92750 16053 37531 653584

26. DVB(DESU) 4.93 OM 4.93 ODO ODO ODO ODO ODO ODO
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1 2 3 4 5 6 7 8 9 10 11

27. DVC m m 0.00 OiX) OiX) OiX) OJOO 0.00 0i)0

28. ONH m 0.00 0i)0 OiXI OiX) 0i)0 0.00 OiX) OiX)

29. Chandigath (UT) OJX) 0.00 OiX) OiX) 0.00 OJOO OiX) OilO OiX)

30. NEEPCO 0.00 1.68 0.00 OiX) OJOO 0.00 OiX) OiX)

31. Daman (  Oiu OJX) 0X10 OiX) m OiX) OjOO OJOO OilO OJX)

32. Pondicheny OOi ODO m OjOO OJOO OJOO OJOO OJOO 0.00

33. Coopanlives OjOO OiX) OM QOO m OJOO 14.29 27.17 41 >46

34. Stale Govto. 0.00 0.00 0.00 ooa OiX) OJOO 0.24 Oi» 032

35. Power Grid 0.00 OiX) m m 0.00 0.00 OJOO 0.00 OiX)

36. Clh6r(Wind) 0.00 OiX) m OiX) m 0.00 1349 21 j62 ' 3S.11

37. •Private 47 J4 0.00 47 J4 OiX) om OJOO 0.00 OJOO OJX)

36. Railways 0.00 OiX) 0.00 0.00 OiX) OJOO OiX) 0.00 0.00

39. MEA (Power to Nepd) 0.00 m OiX) OSX) 0.00 OJOO 0.00 OiX) 0.00

40. ChhaUsgarti (CSEB) OjOO 0.00 OiX) 0.00 OiX) 0.00 0i)0 OJOO OiX)

41. JlwkhMd (JSEB) OiX) 0.00 0.00 5S623 600.77 1157iX) OiX) OjOO OiX)

42. UnaraiKhal 0.00 OiX) 0.00 0.00 OiX) 0.00 OiX) OJOO OiX)

ToM 284J01 0i)0 284i)1 1263J5 1804.07 3067i2 1726J6 2246J2 3972i8

TiiMtô lPHPCL. Milm PCL, SwgN Imkat, SM 

OutstancSng dues (Indicative)

MahMtmar, Bal4 PCL 

Payable by SEBs to Central Public Sector Understandings. (Including Surcharge)

(Rs. in crore)

Name of PSUs Principal Surcharge Total

NTPC 14364.95 8486.00 22850.95

NHPC 1034.60 1202.27 2236.87

PQCIL 1004.60 414.60 1419.20

NEEPCO 859.28 374.71 1233.99

PFC 284.01 0.00 284.01

DVC 1263.75 1804.07 306732

REC 172636 224632 3972.68

Total 20537 55 14527.97 3506552
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Rttcrultment tragedy in Lucknow

3981. SHRIMATI SHYAMA SINGH:
SHRI RAMJIVAN SINGH:
SHRI IQBAL AHMED SARADGI:
SHRI DINESH CHANDRA YADAV:
SHRI A.F. GOLAM OSMANI:

Will the Minister of DEFENCE be pleased to state:

(a) whether it is a fact that a number of aspirants 
who gathered for recruitment of general duty soldiers at 
the Anny Signals ground in Lucknow Cantonment recently 
were drowned in the septic tank when its cover caved in;

(b) If so, the details thereof;

(c) the outcome of the inquiry conducted by the 
Govemment into the tragic incident;

(d) the action taken by the Govemment in the matter
and

(e) the details of compensation paid to the families 
of those killed in the accident?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (e) Approximately 3000 candidates 
had gathered at the recruitment rally site on 14th March, 
2002. Adequate crowd control measures by way of civil 
police, fire tenders. Military Police personnel and Army 
Personnel on duty for recruitment were available for 
ensuring smooth conduct of the rally. Unfortunately, due 
to caving in of the cover of a septic tank, 24 aspirants 
were drowned In the septk: tank and subsequently died.

2. A Court of Inquiry has been ordered by the 
Headquarters Lucknow Sub Area. The Inquiry is in 
progress and the outcome thereof is awaited.

3. All security and safety measures are always taken 
at recruitment rally sites. However attention of all 
concerned has been invited to be more careful.

4. The Prime Minister has announced an ex-gratia 
relief of Rs. 1 Lakh each to families of those who have 
died in this tragic Incident. In addition, the Govemment 
of Uttar Pradesh has also announced an ex-gratia relief 
of Rs. 1 Lakh each to the fannilles of those who have 
died, Rs. 25,000 each to those who are severely injured 
and Rs. 5,000 each to those who have received minor 
injuries.

Slmhadrl Theimal Power Proiect

3982. SHRI RAJAIAH MALYALA: Will the Minister of 
POWER be pleased to state:

(a) whether Simhadri Thennal Power Project has been 
commissioned;

(b) if not, the time by when all the units of the 
project are likely to be operational;

(c) the maximum power generation capacity of the 
plant and by when it is likely to be achieved;

(d) whether the entire power Is likely to t>e given to 
Andhra Pradesh or it will be shared by other States; and

(e) if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) and (b) 
Simhadri Thermal Power Project comprises two units of 
500 MW each. The 1st Unit (500 MW) has been 
commissioned in February, 2002. The 2nd unit is 
scheduled for commissioning by December, 2002.

(c) The maximum power generation capacity of the 
plant is 1000 MW which is likely to be achieved by 
December, 2002.

(d) and (e) The entire power to be generated from 
the plant is to be given to Andhra Pradesh.

Second Terminal Project for Bangalore

3983. SHRI KOLUR BASAVANAGOUD: Will the 
Minister of RAILWAYS be pleased to state;

(a) whether the Govemment propose to provide 
second rail tenninal in Yeshwanthapur railway station in 
Bangalore;

(b) if so, the details thereof and the amount allocated 
therefor;

(c) whether the project for linking of the main line to 
the platform has been taken up;

(d) if so, the details thereof; and

(e) if not, the time by which the said project is likely 
to be taken up?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI 0. 
RAJAGOPAL): (a) Yes, Sir.

(b) New Platfonns, extension of existing platfomw, 
additional pit lines, additional yard Hnes, Foot Over Bridge, 
a new entry to the station from National highway skle
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and improvement to the circulating area have t)een taken 
up under this work. An alk>cation of Rs. 6.67 Crores has 
been proposed for this work for 2002-03.

(c) to (e) Yes. Sir. Linking of the main line to the 
platform is expected to be completed by 30-6-2002.

Awards Signed under NELP

3984. SHRI RAMSINH RATHWA; Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the names of companies with whom awards have 
been signed under NELP during the last three years;

(b) the names of private sector companies whtoh are 
already engaged in the exploration and production of oil 
and gas in Gujarat;

(c) the quantum of oil and gas produced annually, 
State-wise; and

(d) the details of oil and gas that is projected to be 
produced for the next three years; State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) 
Since April 2000, the Government has signed contracts 
with 14 Public Sector and Private Sector companies for 
47 blocks for exploration of Oil & Gas under the first two 
rounds of New Exploration Licensing Policy (NELP). The 
names of these companies are given in the enclosed 
statement-1.

(b) The names of the private companies already 
engaged in the Exploration and Production of oil and gas 
in Gujarat are given in the enclosed statement-ll.

(c) The quantum of oil and gas produced by the 
Private companies (including Joint Ventures with National 
Oil Companies) during the year 2001-02, state-wise, is 
given below:—

Oil
(MMT)

Gas
(BCM)

Gujarat 0.2236 4.768

Arunachal Pradesh 0.344 0.024

Assam 0.008 0.043

MMT - MHIion Metric Tonne 
BCM • BIHIon Cubic Metre

Statewnt-4

Contracts have been signed with following companies 
for exploration t)iocks under first two rounds of NELP 

held during the last three years.

1. Oil & Natural Gas Corporation Ltd.

2. Oil India Ud.

3. Indian Oil Corporation Ltd.

4. Gas Authority of India Ltd.

5. Caim Energy India Pty. Ltd.

6. Gujarat State Petroleum Corporation Ltd.

7. Hindustan Oil Exploration Company

8. Reliance Industries Ltd.

9. Joshi Technologies Inc.

10. Niko Resources Ltd.

11. Mosbacher India LLC

12. Energy Equity India Pty. Ltd.

13. Hardy Exploratton & Production

14. OAO-Gazprom, Russia.

Statement’ll

Names of the private sector companies which are 
already engaged in exploration and production of oil &

Oil Gas
(MMT) (BCM) 1. Hindustan Oil Expk>ration Company.

Gujarat 0.028 0.621 2. Selan Exploratk>n Technology Ltd.

Arunachal Pradesh 0.042 0.003 3. Larsen and Tourbo Ltd.

(d) The projection of production of oil and gas by 
the private companies/joint ventures for the next three 
years (2002-05), state-wise, is given below:—

4. Joshi Technology Inc.

5. Interlink Petroleum Ltd.
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6. Niko Resources Ltd.

7. BG Exploration and Production India Ltd.

8. Tata Petrodyne Ltd.

Exploratory wells In Mahanadl Platua, Orlasa

3985. SHRIMATI KUMUDINI PATNAIK: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state:

(a) whether there is any proposal to extend the 
exploFatory wells in Mahanadi platue and the shore of 
Bay of Bengal during 2002-03;

(b) if 80, the number of such exploratory wells 
proposed to t>e taken up during the said yean

(c) whether there is any indication of Gas hit in this 
area of the State;

(d) whether it is a fact that even if the exploration 
well fails for three/four times, the exploration continues, 
while in Orissa it is stopped after the first experiment of 
failure;

(e) if so, whether the same pattern of exploration is 
proposed to be followed in Orissa also;

(f) if not, the reasons therefor; and

(g) the steps taken to ensure uniformity in this 
regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and
(b) Eight blocks have been awarded to various public 
sector and private sector oil companies in the onshore 
and offshore areas of Mahanadl basin and adjoining 
offshore North-East coast area in the first and second

(c) No, Sir.

(d) to (g) OH India Ltd. (OIL) has drilled 15 exptoratoiy 
wells (4 in Mahanadi onshore, 7 in Mahanadi offshore 
and 4 in North-east Coast offshore) during 1981 to 1988 
but no commercial hydrocarbon discovery was made. 
However, the decision of drilling of well(s) is taken up 
on geological considerations in all the areas, including 
the sedimentary areas in Orissa. Exploratory efforts by 
various companies in Orissa are continuing therefore on 
geological considerations, inspite of the initial failure of 
OIL

Subsidy Scheme to New Five Projects

3986. SHRI BASANGOUDA R. PATIL (YATNAL): Will 
the Minister of POWER be pleased to state:

(a) the amount of loan sanctioned so far to m^or 
power projects in the country through Power Finance 
Corporation;

(b) whether the Government of Karnataka has 
requested the Power Finance Corporation to extend the 
Interest Subsidy Scheme to new five projects; and

(c) if so, the details thereof and the action taken 
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) Power 
Finance Corporation (PFC) has sanctioned Rs. 34,532 
crores to power projects in the Central/state/private sector 
as detailed below:—

SI.
No.

Type of Projects Amount sanctioned 
(Rs. crores)

1. Generation Projects 18,513

2. Renovation & Modernization Projects 4,578

3. Transmlsswn & Distribution projects 11,441

(NELP-I & II). Exploration works are being taken up in 
these blocks by the companies as per the work 
programmes of the signed Productwn Sharing Contracts 
(PSCs). During 2002-03 minimum of one expk>ratory well 
is proposed to be drilled in the offshore block NEC-OSN- 
97/2.

Total 34,532

(b) and (c) Recently, PFC has sanctioned five toans 
to Karnataka Power Transmission Corporation Ltd. 
(KPTCL) under Accelerated Generation & Supply 
Programme (AG&SP) scheme as per details given below:

SI. Name of the Project 
No.

Date of 
sanction

Amount 
sartctioned 

(Rs. in crores)

Amount 
Disbursed 

(Rs. In crores)

1 2 3 4 5

1. Installation of electronk; Energy 
Metere

31.8.2001 33.30 5.00
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1 2 3 4 5

2. Installation of electronic Energy 
Metres

26.12.2001 66.80 31.32

3. Energy meter for Bharat 
Jyoti/Kutir Jyoti & Street lighting

26.12.2001 49.90 7.49

4. Energy meters for Inigation 
pumpsets

11.3.2002 52.70 5.00

5. Breaker protection to power transfonner 26.12.2001 112.30 24.81

Both PFC and Government of India have received a 
request from Government of Kamataka for Including 290 
MWs Almatti Dam Powerhouse under AG&SP scheme. 
There Is a proposal to extend AG&SP scheme for grant 
of interest subsidy to 10th Plan. A provision of Rs. 300 
crores has t>een made In the budget for 2002-03 for 
AG&SP scheme.

[Translation]

Black Marketing of Railway Tickets

3987. SHRI NAGMANI: Will the Minister of 
RAILWAYS be pleased to state:

(a) whether the Government are aware that the 
railway passengers are facing lot of difficulties in getting 
railway tickets due to connivance between touts and 
railway officers involved in the black-marketing of railway 
tk:kets;

(b) if so, the number of raids conducted in each 
zone during the last three years alongwith the actk>n 
taken against the persons found guilty in this regard;

(c) whether the Govemment propose to amend the 
present provisions in order to check the practice of illegal 
reservations; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) No, Sir. However, some incidents have 
come to the notice from time to time.

(b) The number of raids conducted against touts in 
each Zonal Railway during the last three years i.e. 1999, 
2000 & 2001 is as under:—

Railway Number of raids conducted

1999 2000 2001

Central 3360 2729 3333

Eastern 2071 2573 2738

Northern 1321 1626 1821

North Eastern 2735 3230 3676

Northeast

Frontier 946 1082 1696

Southern 8821 8971 8912

South Central 4743 3999 3571

South Eastern 1748 1695 1542

Western 6504 6485 6527

Total 32249 32390 33816

Touts so apprehended are handed over to the poltoe. 
Disciplinary action is taken against the railway staff found 
conniving in any malpractices.

(c) and (d) The matter of adequacy of existing 
provisions of the Railways Act, is under examinatton.

Adulteration at Petrol Pumps In U.P.

3968. SHRI RAMSHAKAL:
DR. M.P. JAISWAL:
SHRI RAMJIVAN SINGH:
SHRI C.K. JAFFER SHARIEF:
SHRI SHEESH RAM SINGH RAVI;
SHRI VIRENDRA KUMAR:
DR. (SHRIMATI) C. SUGUNA KUMARI: 
SHRI B. VENKATESHWARLU:

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state:
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(a) whether petrol pump owners with the nexus of 
oil companies are adulterating petrol and diesel in the 
entire country;

(b) if so, the facts thereof;

(c) the number of petrol pumps against whom action 
has been taken for selling adulterated petrol in the country 
during the last three years, State-wise;

(d) whether the Government have taken any step to 
break the nexus of petrol pump owners with oil 
companies; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR QANQWAR): (a) 
Government is not aware of any petrol pumps owners 
adulterating petrol and diesel in the country with the nexus 
of oil companies.

(b) Do not arise.

(c) The Statement in respect of the number of petrol 
pumps against whom action has been taken for selling 
adulterated petrol in the country during the last three 
years, State-wise, is enclosed.

(d) and (e) Do not arise in view of (a) above.

Statement

Cases of Adulteration Detected & Action Taken during 
the Last Three Years State-wise

S.No. Name ol the State 1999^ 2000-2001 2001-2002

1 2 3 4 5

1. Andhra Pradesh 34 26 17

2. Bihar 11 15 9

3. Chandigarh 0 2 0

4. Chattisgarh 0 0 4

5. Delhi 9 8 6

6. Goa 2 0 3

7. Gujarat & Dadar & 
Nagar Haveli 15 19 16

1 2 3 4 S

8. Haryana 8 3 8

9. Himachal Pradesh 1 1 3

10. Jammu & Kashmir 2 1 1

11. Jharkhand 0 0 4

12. Karnataka 27 18 13

13. Kerala 14 8 9

14. Madhya Pradesh 35 20 24

15. Maharashtra 29 33 51

16. Orissa 1 10 2

17. Pondicherry 2 0 1

18. Punjab 20 12 11

19. Rajasthan 26 8 5

20. Sikkim 0 0 1

21. Tamil Nadu 37 36 18

22. Uttar Pradesh 56 25 57

23. Uttaranchal 0 1 2

24. West Bengal 12 5 8

25. North East 12 6 5

Total 353 257 278

[English}

Setting up of Inctltute of Corporate Excellenoe

3989. SHRI G. PUTTASWAMY GOWDA: Will the 
Minister of LAW, JUSTICE AND COMPANY AFFAIRS be 
pleased to state:

(a) whether the Government have taken any decision 
regarding the States where the Corporate of Excellence 
institute is to be set up/establlshed;

(b) if so, the details thereof;

(c) the salient features of ttie proposed Corporate 
Excellence;
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(d) whether representations have been received by 
the Central Government from some States requesting to 
set up the proposed Institute in their States;

(e) if so, the details thereof; and

(f) the reaction of the Government thereto?

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI ARUN JAITLEY): (a) No, Sir.

(b) Does not arise.

(c) The broad functions of the proposed Centre for 
Corporate Excellence would be: (I) Research and Studies
(ii) Education Promotion and Development (ill) 
Accreditation and Awards with regard to matters bearing 
upon corporate govemance and excellence.

(d) to (f) Requests from a few States and from certain 
institutes have been received by this Department for 
setting up such a Centre. The precise location of the 
Centre has not been decided.

Accident* of Sahayadri Nagarl Express

3990. SHRI KIRIT SOMAIYA: Will the Minister of 
RAILWAYS be pleased to state:

(a) whether the Govemment have enquired into the 
reasons of the accidents of Sahayadri Nagari Express 
which took place recently;

(b) if so, the details thereof;

(c) the steps taken to prevent such happening in 
future; and

(d) the details of casualties taken place in the 
accident?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) and (b) No. Sir. There is no such 
train by the name Sahayadri Nagarl Express. However, 
on 20.02.2002, 10 coaches of 9601 Sayap Nagari Express 
derailed at Udhana station of Valsad-Surat Section of 
Mumbai Division, Western Railway. Commissioner of 
Railway Safety/Western Circle is Inquiring into the cause 
of this derailment. He has not yet submitted his Rnal 
Report.

(c) The steps taken to prevent such mishaps are as 
under—

(i) A non-lapsable Special Railway Safety Fund of 
Rs. 17,000/- crs. has t>een set up for renewal 
of over aged assets and for safety enhancement 
works.

(ii) Fouling Mark to Fouling Mark (FM to FM) track 
circuiting on entire ‘A’, ‘B’. ‘C , 'D' and 'D Spl.’ 
routes where speed is nmre than 76 kmph. have 
been completed.

(iii) Modification of signaling circuitry has been
. carried out to minimize chances of human error

in causing accidents.

(iv) A pilot project of AWS on trial basis for 
Tughlakabad-Mathura section of Central Railway 
has been sanctioned on trial basis.

(v) There has been progressive increase in use of 
Tie Tamping and ballast cleaning machines for 
track maintenance. Also, Track Renewal Trains 
are being used.

(vi) For monitoring track geometry and running 
characteristics of the track, sophisticated track 
recording cars, oscillograph cars and portable 
accelerometers are being used progressively.

(vii) For detection of rail fractJres/weld failures, 
adequate double rail Ultra Sonk: Flaw Detectors 
have been procured. Self Propelled Ultrasonic 
Rail Testing Cars ate being procured.

(vlii) Stringent penalty to the extent of dismissal/ 
removal from service is being imposed on 
offk̂ ials causing serious acckJents.

(d) In this accident, 2 passengers lost their lives, 4 
passengers were grievously injured and 12 passengers 
had simple injuries.

[Translation]

Separate Bogies for Handicapped Paaaengert

3991. SHRI RAM SINGH KASWAN:
YOGI ADITYA NATH:

Will the Minister of RAILWAYS be pleased to state:

(a) whether separate bogies are provided in trains 
for handicapped passengers keeping In view their 
difficulties;

(b) if so, the details thereof;
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(c) If not, the reasons therefor;

(d) whether the Government are formulating any 
scheme in this regard; and

(e) if so, the time by v/hich this scheme is likely to 
be introduced in all the trains?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) and (b) Keeping in view the difficulties 
faced by handicapped passengers. Railways have started 
manufacturing a new design of Second Class, Guard cum 
luggage type coach (SLR) with accommodation specially 
adapted for handicapped passengers from April, 2001 
onwards. These coaches have special adaptations like 
wkler door-way, aisle and knee space to permit movement 
of wheel chair, adapted toilets, inside hand rail etc. to 
facilitate use by disabled passengers.

(c) Does not arise.

(d) All new SLR type coaches wilt be manufactured 
to the new disabled friendly design. Development is still 
continuing to further improve the facilities and aids 
available on such coaches.

(e) Railways produce about 200 SLR type coaches 
per year, a part of which goes towards replacement of 
existing fleet of SLRs. Progressively, more trains will be 
covered using new coaches of this design manufactured 
every year. At this will be a continuous process, no time 
frame can be fixed at this stage for completion.

Proposal received from States pertaining to 
financial requirements

3992. SHRI VIJAY KUMAR KHANDELWAL 
SHRI SHIVRAJ SINGH CHOUHAN:

Wili the Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state:

(a) the details in regard to proposals received from 
various State Governments pertaining to financial

requirements under the centrally sponsored scheme for 
devetoping quality infrastructure for judiciary, State-wise;

(b) the funds released to each State during each of 
the last three years and the amount actually spent out of 
it; and

(c) the details of time bound programme fonnulated 
for releasing the balance amount?

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI ARUN JAITLEY): (a) Periodically, the 
State Governments/UTs have been projecting their 
requirements for development of infrastmctural facilities 
for judiciary, including the Centrally Sponsored Scheme. 
The State Governments had also projected their 
requirement before the Eleventh Finance Commission for 
development of infrastructural facilities. The Planning 
Commisston has increased the allocation to Rs. 700 crore 
for the Tenth Five Year Plan as against about Rs. 382 
crore released during the Ninth Five Year Plan period.

(b) A Statement is enclosed.

(c) The altocation of funds for the development of 
infrastructural facilities for judiciary to the State 
Govemments/UTs is based on the norms prescribed by 
the Planning Commission and funds provided by the 
Planning Commlsston. The Planning Commisston has been 
making increased allocation, for various Plan Schemes 
including the Centrally Sponsored Scheme relating to 
improvement in infrastructural facilities for the judiciary. 
Against an allocation of Rs. 96 crore (which was later on 
increased to Rs. 99 crore at RE stage) during 2001­
2002, an amount of Rs. 120 crore has been provided by 
the Planning Commission for the year 2002-2003. This 
includes provisions for CSS, Family Courts, 
Computerisation of City Civil Courts in four metro cities. 
Specific allocations to High Courts for construction/ 
extension of buildings of High Courts as well as for 
Information Technology, etc. The first instalement under 
CSS will be released to the eligible States/UTs during 
the first quarter of the current financial year. Further 
releases will be made to the States/UTs during the 
remaining four years of the Tenth Five Year Plan.

Statement
Allocation and Utilisation of Funds under the Centrally Sponsored Scheme h r the Development of Infrastnjctural

Facilities for the JucSciary for the Last Three Years
(Rs. in Lakhs)

SI.
No.

Nanm of the 
State/UT

Amount
released
during

1999-2000

Amount
spent
during

1999-2000

/^ount
released
during

2000-2001

Amount
spent
during

2000-01

Amount
released
during

2001-02

1 2 3 4 5 6 7

1. /Vndhra Pradesh 405.05 120656 547.71 20338 53343

2. Amnachal Pradesh 2530 28.18 1539 15/46 85.00
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1 2 3 4 5 6 7

3. Assam 280.00 337.98 33.00 514.24 365.00

4. Bihar 314.93 914.20 377.77 622.91 30936

5. Chhattisgarh - - 57.08 - 11353

6. Goa 39 XK) 185.47 58.00 - 58.00

7. Gujarat 181.78 331.78 246.29 23955 23939

8. Haryana 86.70 419.90 11852 34550 114.17

9. Himachal Pradesh 39.00 112.74 58.00 169.97 58 DO

10. Jammu & Kashmir 39.00 105.95 59.00 - 59.00

11. Jharkhand - - 52.75 - 10439

12. Karnataka 263.96 360.98 368.01 1314.68 M7A2

13. Karala 175.80 139855 243.26 - 231.66

14. Madhya Pradesh 32332 457/40 381.09 - 312.93

15. Maharashtra 34743 997.77 474.95 - 45755

16. Manipur 45 DO 14.74 0.00 8.70 * 85 DO

17. Meghalaya 0.00 0.00 0.00 - -

18. Mizoram 45.00 120.22 60.00 92/49 85.00

19. Nagaland 45.00 - 60.00 - 85.00

20. Orissa 284.17 1152.08 28234 - 272.00

21. Punjab 92.87 92.00 126.95 497.18 12230

22. Rajasthan 249.47 61.16 341.03 1155 32854

23. Sikkim 39 DO 48.15 60D0 6.74 85D0

24. Tamil Nadu 349 39 1197.00 477 A2 584.00 460.13

25. Tripura 45.00 10934 60D0 50.00 85 DO

26. Uttaranchal - - 2532 - 5133

27. Uttar Pradesh 77454 1512.48 1033.00 - 968.71

28. West Bengal 521̂ 63 569.74 705.81 241/t6 686.96

Total 5012.94 11733AO 6689D0 • 491731 6705DO
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1 2 3 4 6 6 7

1. A & N Islands 30.00 6.16 SOM 37.84 50.00

2. Chandigarh 29.00 1234 50.00 3139 50,00

3. Dadra & Nagar HaveH 19.00 6.63 40M - 40.00

4. Daman & Diu 18.00 26 XX) 40.00 - 40.00

5. Delhi 175X» 457.65 425.00 - 425.00

6. Lakshadweep 0.00 348 0.00 0.89 -

7. Pondicheny 19.06 23.17 0.00 0.71 60.00

Total 290.06 52543 625.00 70.83 665.00

Grand Total 5303.00# 12269X)3 7225.890 4987.64 7370.00*

Note; The State Govemment/UTs are required to spend the amount released by Cential Qovemment wHhln 18 months from the date 
of release. Hence, complete Infomiation is not avallat>la in respect of the amount utWeed by the StatesA/Ts with regard to the amount 
released during 2000-01 and 2001-02.
«-Exdudes an anrKXint of Rs. 197 lakhs transfemsd to non lapsable pool 
O-Exdudes Rs. 269.11 lakhs transfen’ed to non lapsable pool 
'-Excludes an amount of Rs. 120.00 lakhs transferred to non lapsable pool

[English]

Modtflcation of Ar|un Tank

3993. SHRIMATI RENUKA CHOWDHURY: Will the 
Minister of DEFENCE be pleased to state:

(a) whether the Indian Tanit, Aijuna has not been 
found very much suited to the varied requirements of the 
Indian Anny for operations in different terrain;

(b) if so, the whether any modified version of this 
tank or alternative artillery guns namely Kama and Bheem 
have been or are being developed; and

(c) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) No. Sir. The state-of-the-art 
Indigenously developed MBT Aijun Tank is highly suitable 
to the Indim Army for its role In different and difficult 
terrains.

(b) and (c) Does not arise in view of answer
(a) above. However Bheem, a self propelled tracked 
fieki gun has t>een devetoped and tried out for different 
role.

Service Tax on TV Programme Producers

3994. SHRI ANANDRAO VITHOBA AD8UL: WHI the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state:

(a) whether the Servkse Tax being levied on TV 
programme producers;

(b) if so, whether the saki tax is being recovered 
from the TV charmels on which the programmes being 
telecast;

(c) if so, whether the Doordarshan is also paying 
5% sen/ice tax to the TV programme producers;

(d) if so, the details thereof; and

(e) if no, the reasons therefor?

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRIMATI SUSHMA SWARAJ); (a) 
and (b) The Finance Act, 1994 as amended by the 
Finance Act. 2001, provkfes for levy of ‘senice tax' on 
broadcasting service at tfie rate of 5% of the vahje of 
taxable senrice. Taxable Service' has been defined to 
mean any service provided to a client, by a broadoaaUng



SOI Written Answer APRIL 23, 2002 to Questions 692

agency or organisation In relation to broadcarting, In any 
manner. In case of broadcasting service, the advertisement 
charges or the sponsorship charges received by the 
tvoadcasting agency or organisation are the consideration 
for the sen/ices rendered and service tax payable on 
these charges.

(c) No, Sir.

(d) and (e) Under Section 22 of Prasar Bharati Act, 
1990, Prasar Bharati Is exempted from Income tax or 
any other tax in respect of any income, profit on gains, 
accruing or arising out of the Fund of the Corporation or 
any amount received by them. The Matter is being 
examined In consultation with Ministries of Law and 
Finance.

[Translation]

NCE Proiects with foreign Collaboration

3995. SHRI RAMSHAKAL WHI the Minister of NON- 
CONVENTIONAL ENERGY SOURCES be pleased to 
state:

(a) whether ttw Qovemnrant are Implementing several 
Non-conventlonal Energy Sources projects with foreign 
collaboration;

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI M. 
KANNAPPAN): (a) and (b)

SI.No. Project Name Funding Agency Total assistance riO)0w snniig ana coinpiBQon oaie

1. Developnient ol I4gh Rato Global Environment U S S S j September 19B4 wd
BioiTwlhanation prootss as means of 
mdudngOHG

FadMy(GEF) mlUIOil December, 2002

2. OpVmizing OevelopinenI of SmaH Hydel Global Environment us $ 7.6 January, 1995 and
Reeourees In H iy Regions of Indw Fadyty (GEF) mltion^ September, 2002

3. Renewai)le Energy Pnjed II World Bank/
Global Environment 
FadBy (GEF)

US 1 130
_tii!.-hMillMr
US $ S ni»ona

January 2001 and January 
2006

4. nonowBiM cnBigy umnpiTiBni rrofOQ Asian Development 
Banl(

US$100
— tM!_hfnHHOrr

July, 1997 and July, 2002

S. Pnmoton ol Renewable Enetgy Project KFW, Gemuny DM 120 
m liot^

Odober 1999 and Mard) 
2004

6. WM Turbine Test Staton at Kayathar 
Tam Nadu

Danish intemational 
Development Agency 
(DANIDA)

Rs. 9.05 cnm* Jammy 1999 and June 2004

7. M Mioaiass Energy ior Rural India Global Environment 
Fadiy (GEFVIndo- 
Canada Environment 
Fadtty (ICEF)

GEP4JS$ 
4.01 m«ona

ICEF-USS 
2.49 m lon*

May 2001 and 
May 2006

8. nUni Cnmyy nDQfBnvnO gUppOfl UNDP US $ 2.8 
mUon^

January 2000 and Jsnuary 
2003

Mixing of Gthanol In Petrol

3996. DR. M.P. JAISWAL: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Govemment have recently permitted 
to mix Ethanol in petrol;

(b) if so, the details of provisions made by the 
Govemment to prevent Its misuse, etc?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SAf^OSH KUMAR GANGWAR): (a) Yes,
Sir.

(b) In order to prevent misuse of ethanol, oil 
companies have been proeuiing de>natured anhydrous 
ettianol for doping with petrol during implementation of
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the pilot projects. With the steps to denature the ethanol 
its price structure and ensuring of strict supervision while 
dojiring win prevent the misuse.

lEngliah}

Setting up of PIB In Gandhinagar

3997. SHRI PRAVIN RASHTRAPAL; WHI the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state:

(a) whether the Government have taken a decision 
to set up a Press Information Bureau at Gandhinagar in 
Gujarat; and

(b) if so, the time by which Bureau is likely to be set 
up and made functional?

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a) No. 
Sir.

(b) Does not arise in view of (a) above.

Doordarshan’s Cricket Telecast Rights Scandal

3998. SHRI RAMJIVAN SINGH:
SHRI DINESH CHANDRA YADAV:

Will the Minister of INFORMATION 
BROADCASTING be pleased to state:

AND

(a) whether attention of the Government has t»een 
drawn to the report appearing in the Asi»n Age dated 
March 5. 2002 reganJing CBI-CVC nexus in exonerating 
the persons charged in Doordarshan’s Cricket telecast 
rights scandal resulting in massive loss to the 
Governnwnt;

(b) if so, the facts thereof; and

(c) the action taken l>y the Government in this regard?

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a) 
yes. Sir.

(b) and (c) The CBI has infomied that they had 
registered five cases against the offteials of Prasar Bharati 
for their alleged involvement in Doordarshan’s Telecast 
Rights scandals of Cricket and Tennis. Off these five 
cases, investigatton reports in respect of four cases have 
been received. The Government has accepted the 
recommendation of CBi in these cases and fonwarded

the same to the Central Vigilance Commission for advice. 
Investigation Report in respect of the fifth case is awaited 
from CBI.

Revival of MECON

3999. SHRI LAXMAN GILUWA: WiH the Minister of 
STEEL be pleased to state:

(a) whether the Government have fully exploted the 
potentials and means of revival of MECON;

(b) if so, the details thereof;

(c) the number of employees of MECON who availed 
VRS during the three years, category and level wiae;

(d) whether nu^or problems in viability of MECON is 
due to accumulatton of huge un-recovered outstanding 
payments from Its clients over the past years; and

(e) if so, the details thereof and the status of racoveiy 
of outstanding payments as on date?

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KiSHORE TRIPATHY): (a) 
Government have taken certain steps for revival of 
MECON.

(b) The details are as folknws:

• Voluntary Retirement Scheme (VRS)—
Government has provided guarantee for raising 
a loan of Rs. 25 crores to MECON Ltd. with 
the provision of interest subsidy to reduce its 
manpower through VRS.

• Roll back of retirement age— In order to 
reduce its manpower, MECON Ltd. has roHed 
back retirement age of its employees from 60 
years to 56 years.

• Diversification of Jobs— Due to lack of 
sufficient work order in the steel sector. MECON 
has diversified its operations into non>steei 
sectors like petrocfiemicals, infrastructure projects 
such as Power, Drinking Water, Ports & 
Harbours and Highways etc.

• DlainvMtment- The Government has taken a 
dedskMi in October, 2001 to allow disinvestment 
of 51% equity in MECON Ltd., in favour of a 
strategic partner with a provision for 
disinvestment of up to 10% equity from out of 
the equity heM by the Government of India, in 
favour of employees. An Advisor to implement
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the disinvestment process has been appointed 
recently.

(c) A total of 431 employees have availed VRS during 
the last 3 years l.e. 1999-2000. 2000-01 and 2001-02. 
The position with regard to category and level-wise is 
being coHected and will be laid on the Table of the House.

(d) and (e) Yes, Sir. One of the problems affecting 
the viability of MECON is the accumulation of large 
outstanding payments from Its clients.

Details of outstanding payments owed to MECON by 
some of the major clients are as follows:—

Client Outstanding 
(Rs. in crores)

Rouritela Steel Plant 35

HSCO 1.43

ONGC 3.66

Bokaro Steel Plant 5.13

Durgapur Steel Plant 2

TNEB 3.2

SISCOL 2.77

Rajinder Steel Plant 2

Ordnance Factory, Ambemath 1.51

NINL/KMCL 6.75

Mideast 1.55

Nav Dhatu Udyog Ltd. 1.14

Shrl Vishnupuriya Ind. Ltd. 1.01

All efforts are tteing made by the company with the 
help of the Government to realize the outstanding dues 
from its clients.

Gas based Power Projects in M.P.

4000. SHRI SUSHIL KUMAR SHINDE: Will the 
Minister of POWER be pleased to state:

(a) whether there is any proposal to set up a gas 
based power project on the HBJ pipeline in Madhya 
Pradesh;

(b) if so, the total cost of the project;

(c) the details of progress made so far, and

(d) the reasons for delay in this project?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (d) A 
proposal to set up 330 MW Combined Cycle Power 
Project enroute HBJ pipeline based on Naphtha/Gas at 
Guna by M/s. STI Power India Pvt Ltd. had received 
Techno-economic clearance (TEC) of Central Electricity 
Authority (CEA) in July, 1998. The Government of Madhya 
Pradesh has approved to change the configuration of the 
plant from 330 MW to 430 MW. The work on the project 
could start after TEC for the revised project is accorded 
by CEA and all the inputs/clearances are tied up and 
financial closure is achieved by the Company.

[Translation]

Hike In Court Fee

4001. SHRI SURESH PASI: WiH the Minister of LAW. 
JUSTICE AND COMPANY AFFAIRS be pleased to state:

(a) whether there has been an exorbitant hike in the 
court fee;

(b) if so, the reasons therefor;

(c) whether some advocates have opposed such 
hikes; and

(d) if so, the steps taken or proposed to be taken in 
this regard?

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI ARUN JAITLEY): (a) and (b) The levying 
of uourt fee on institution and trial of suKs and the 
petitions presented to the courts is regulated under the 
Court Fees Act, 1870. This is a Central enactment. 
However, the power to amend the Act in its application 
to the States has been delegated to the State 
Governments. Accordingly, the State Govemments can 
amend the Court Fees' Act in its application to their 
territories as and when considered necessary by them.

The Central Government has not increased the court 
fee during the recent years.

In the All India Judges Association Case (W.P. No. 
1022/89), the Supreme Court in its recent judgement of 
21st March, 2002 has inter alia, suggested to the States 
to increase the court fee. If necessary, to mobilise their 
resources to meet the increased expenditure on judteiary 
for discharging their constitutional obligations.

(c) No protest has been received so far in ttie 
Department of Justtee in this connection.
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(d) Does not aris«.

Vanishing of Non-Banking Companlaa

4002. SHRI SUBODH ROY:
SHRI RAMSHAKAL:

Will the Minister of LAW. JUSTICE AND COMPANY 
AFFAIRS be pleased to state;

(a) whether the Government are aware that a number 
of companies had raised/collected money from the 
common people through public deposit and thereafter 
vanished altogether;

(b) if so, the names of such companies, State-wise;

(c) the name of companies which are not paying the 
dividend to their shareholders during the last three years;

(d) the manner in which the Govemment propose to 
safeguard the interest of the investors; and

(e) the stringent action taken/|)ropo8ed to eliminate 
such companies?

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI ARUN JAITLEY): (a) 229 companies are 
reported to have Vanished*, after mobilizing money from 
public through public officers.

(b) A list of such companies is enclosed as 
statement.

(c) As per provision of Companies Act, 1956, it is 
not mandatory on the part of the companies to pay 
dividend to shareholders every year. Therefore, details 
are not maintained.

(d) and (e) A Monitoring & Coordination Committee, 
co-chaired by Chaimnan, SEBI & Secretary, Department 
of Company Affairs, has been set up to review, from 
time to time, action taken against these companies. 
Prosecutions have been filed against several of these 
companies for various violations under the Companies 
Act, 1956. The assistance of the police and State 
Govemment authorities is also being sought to trace out 
the companies and/or promoters of such companies.

SUitmwnt

List of 229 Vanistihg Idenm d by SEBI

SI.No. Name of the Company State

1 2 3

1. Aashi Inds. Ltd. Gujarat

2. ABN Granites Ltd. Kerala

3. ACME Spinners Ltd. Karnataka

4. Aditya Alkaloids Andhra Pradesh

5. Advance Bio-Coal (India) Ltd. Gujarat

6. Advance Medical Care Ltd. Name changed 
to Seahorse Hospital Ltd.

Tamil Nadu

7. Allied Stock Investors Ltd. West Bengal

8. Alps Motor Finance Ltd. Delhi

9. Ambuja Zinc Ltd. Bihar

10. Ami Ganga Infrastructure Ltd. Gujarat

11. Amigo Exports Ltd. TamH Nadu

12. Ankush Finstock Ltd. Gujarat

13. Aqua Dev India Ltd. Andhra Pradesh
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14. Arrow Securttiee Ltd. Gujarat

15. Asahi Construction & Housing Rnancs Ltd. Maharashtra

16. Asian Industries and Enterprises (SA) Ltd. Tamil Nadu

17. Asian Vegpro Industries Ltd. West Bengal

18. Auriferroius Aqua Farms Ltd. Andhra Pradesh

19. Auroma Colte Ltd. West Bengal
20. AVI Industries Ltd. Maharashtra
21. AVR Securities Ltd. Coimbatore
22. Bacchhat Investment and Rnance Ltd. West Bengal
23. Baffin Engineering Projects Ltd. Gujarat
24. Bafna Spinning Milts & Exports Ltd. Combatore
25. Bahuma Polytex Ltd. Gujarat
26. Betala Global Securities Ltd. Tannil Nadu
27. Bharat Thermite Ltd. Gujarat
28. Bhavna Steel Cast Ltd. Gujarat
29. Big Star Films Ltd. Fonnerly Moon Holdings & Delhi

Credit Ltd. •

30. Blossom Breweries Ltd. Gujarat
31. Blue Heavens Agro Inds. Ltd. Bihar
32. Bodh Gaya Ceramics Ltd. Bihar
33. Brakes Auto (India) Ltd. Maharashtra
34. Caldyn Aircon Ltd. Maharashtra
35. Canara Credit Ltd. Andhra Pradesh
36. Carewell Hygiene Products Ltd. Pur^b
37. Cauvery Software Engg. Ltd. Karnataka
38. Charms Ceramics Ltd. Gujarat
39. Chirau Finance Invest & Leasing Ltd. Delhi
40. Cilson Finance & Invest Ltd. Delhi
41. Cilson Organics Ltd. Bihar
42. Citizen Yams Ltd. Gujarat
43. Commitment Finance Ltd. West Bengal
44. Crest Worid Marine Ltd. Tamil Nadu
45. Cromakem Ltd. Gujarat
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46. O.R. Industries Ud. Gujarat

47. Daiwa Securities/D. name changed to Dover 
Securities Ltd.

West Bengal

48. Danin Leather Ltd. (Jttar Pradesh

49. Deccan Petroleums Ltd. Andhra Pradesh

50. Dee Kartavya Fincuice Ltd. Delhi

51. Delta Colonizers Ltd. Delhi

52. Denmur Fax Roll Ltd. Coimbatore

53. Dhavanil Chemicals Ltd. Gujarat

54. Dhruv Makhan (India) Ltd. Gujarat

55. Druckgrafen India Ltd. Put\|ab

56. Efcon Securities Lid. Gujarat

57. Electro Flames Ltd. Andhra Pradesh

58. Esskay Telecom West Bwtgal

59. Fastrack Investment Senses & Commercial 
Advisors (Ltd.) name changed to Fiscal Ltd.

Maharashtra

60. Fintech Communication Ltd. Maharashtra

61. Flora Wall Covening Ltd. Karnataka

62. Frontline Finance Services Ltd. Gujarat

63. Gem Eyeadoms Ltd. name changed to Amarshir 
Opttoals Ltd.

Gujarat

64. Genuine Commodities Development Co. Ltd. Gujarat

65. Qirish Hotels Resorts and Health Fami Ud. Gujarat

66. Global Blooms (India) Ltd. Coimbatore

67. Glotwl Exhit>itions Ltd. Andhra Pradesh

68. Global Finance Corp. Ltd. Shillong

69. Global Property Ltd. Coimbatore

70. Goga Foods Ltd. Delhi

71. Goodearth Organtes Ltd. Gujarat

72. GR Magnets Ltd. West Bengal

73. Grapco Mining Co. Ltd. West Bengal

74. Grivs Hotels Ud. Delhi

76. Growth Agro Industries Ltd. Gujarat
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76. G-Tech Infor Tran. Ltd. (QazI Securities Ltd.) Maharashtra

77. Gujarat Bonanza Ltd. Gujarat

78. Gujarat Texspin Ltd. Gujarat

79. HaMmark Drugs & Chemicals Ltd. Punjab

80. Harbar Network System Ltd. (Formerly Digital Leasing 
& Finance Ltd.)

Maharashtra

81. Hari Parvat Merryla and Resorts Ltd. Delhi

82. Matron Networtcs Ltd. Delhi

83. Hindustan Tools & Forgings Ltd. Punjab

84. Hi-Tech Drugs Ltd. Madhya Pradesh

85. Hitech Industries Ltd. Bihar

86. Hi-Tech Winding Systems Ltd. Gujarat

87. Hitesh Textile Mills Ltd. Maharashtra

88. HOFF Land Investment Ltd. (Vadra Investment Ltd.) Delhi

89. Ichalkamjee Soya Ltd. Maharashtra

90. iCP Securities Ltd. Delhi

91. intecon (India) Ltd. Delhi *

92. Integrated Amusement Ltd. Gujarat

93. Interactive Financial Services Ltd. Gujarat

94. Ishaan Infrastructures & Shelters Ltd. Gujarat

95. Jaidhara Pumps Ltd. Gujarat

96. Janak Intennediaries Ltd. Madhya Pradeah

97. K.P. Gelatine & Chemteals (India) Ltd. Andhra Pradesh

98. Kaiyani Finance Ltd. Delhi

99. Kamakshi Housing Rnance Ltd. name changed to 
Kisha impex Ltd.

Andhra Pradesh

100. Kayesvee Education Ltd. Tamil Nadu

101. Kesar Greenfield Intemattonal Ltd. Gujarat

102. Kiev Finance Ltd. West Bengal

103. Kome-on Communicatton Ltd. Gujarat

104. Lakshya Securities & Credit Holdings Ltd. Delhi

105. Lympha Laboratories Ltd. Maharashtra

106. Lyons Industrial Enterprises Ltd. -Gujarat
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107. Maa Capital Martcet Services Ltd. Tamil Nadu

106. Maa Leafin & Capital Ltd. Gujaiat

109. Madhyavait Exxoil Ltd. Madhya Pradesh

110. Maha Chemicals Ltd. Gujarat

111. Manav Pharma Ltd. Gujarat

112. Marine Cargo Co. Ltd. Gujarat

113. Mayo Hospftal Ltd. Gujarat

114. Mazda Ind. & Leasing Ltd. Maharashtra

115. Midwest Iron & Steel Co. Ltd. Andhra Pradesh

116. Mobile Tele-Communications Ltd. Gujarat

117. Moneshi Agro Foods Ltd. Maharashtra

118. Morad Properties & Project Ltd. West Bengal

119. Mother Care (India) Ltd. Karnataka

120. Mrug Pharmaceuticals Ltd. Gujarat

121. Nagatjuna Jiyo Industries Ltd. Tamil Nadu

122. Naisargik Agritech (India) Ltd. Gujarat

123. Naturo Pest Ltd. Gujarat

124. Navakkarai Spinners Ltd. Cointbatore

125. NICCO Coporation Ltd. West Bengal

126. Nitehem Capital Ltd. Gujarat

127. Nisu Fincap Ltd. GMjarat

128. Nova Dhatu Udyog Ltd. Delhi

129. Nova Electro Magnetics Ltd. Tamil Nadu

130. Novel Finance (India) Ltd. Changed from P.K. 
Vaduvammal Finance & Investments Ltd.

Tamil Nadu

131. Nuline Glassware Ltd. Gujarat

132. Ocean Knits Ltd. Karnataka

133. ORDE Textiles Ltd. Name changed to Celeste 

International Ltd.

Delhi

134. Orient TradeHnk Ltd. Gujarat

135. Oriental Remedies and Harbate Ltd. West Bengal

136. Orissa Luminaries Ltd. Orissa

137. Overseas Cables Ltd. Punjab
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136. Panggo Exports Ltd. Tamil Nadu

139. Pappilon Exports Ltd. Coimbatore

140. Pariksha Ftn-lnvest-Lease Ltd. Delhi

141. Parth Industries Ltd. (DIzny Metapiast Ltd.) Gujarat

142. Pashupati Cable Ltd. Maharashtra

143. Patllputra Credit & Securities Ltd. Delhi

144. People Entertainment Works Ltd. (Vatsa Infotech Ltd.) Delhi

145. Perfect Weavers Ltd. Gujarat

146. Pfimex Pharmaceuticals Ltd. Andhra Pradesh

147. Premier Aqua Farms Ltd. Ancttira Pradesh

148. Prime Capital Market Ltd. Orissa
149. Prism Foods Ltd. Andhra Pradesh
150. Protech Circuit Breakers Ltd. Gujarat
151. Protech SwHchgears Ltd. Gujarat
152. Quality Pharmaceuticals Ltd. West Bengal
153. R.L. Agrotech Ltd. Madhya Pradesh
154. Raam Tyres Ltd. Andhra Pradesh
155. Raghoji Cements & MFG. Co. Ltd. Karnataka
156. Rahil Investment & Rnance Ltd. Gujarat
157. Rajadhiraj Ind. Ltd. Madhya Pradesh
156. Rajani Extractions Ltd. Madhya Pradesh
159. Rajgath Investments Ltd. Delhi
160. Rajshri Forex Ltd. Madhya Pradesh
161. Rank Industries Ltd. Andhra Pradesh
162. Ravi Hi-Tech Ltd. Bihar
163. Rayned Labs Ltd. Uttar Pradesh
164. Ready Foods Ltd. Karnataka
165. Realtime Rnlease Ltd. Maharashtra
166. Rkih Capital & Fin. Ser. Ltd. Uttar Pradesh
167. Fizvi Exports Ltd. Uttar Pradesh
166. Royce Marine Products Ltd. Andhra Pradesh
169. Rusoday & Co. Ltd. Maharashtra



609 Written Anawtr VAISAKHA 3. 1924 (Sato) to Questions 610

1 2 3

170. Sai Qruh Finances & Engg. Ltd. Andhra Pradesh

171. Sahnoh Auto Links Ltd. Delhi

172. Saiwt Extrusion Ltd. West Bengal

173. Sangeo Services Ltd. Tamil Nadu

174. Saema Industries Ltd. Puriiab

175. Selfridge Automobile Leasing and Industries Ltd. Delhi

176. Shakti Sai Flowers & Tissues Ltd. Andhra Pradesh

177. Shefali Papers Ltd. Uttar Pradesh

178. Shivam Apparels Exports Ltd. Qujarat

179. Shree Neelachal Laboratories Ltd. (Neelachal 
Technologies Ltd.)

Orissa

1B0. Shree Surgovind Tradelink Ltd. Qujarat

181. Shree Vaiahnavi Dyeing & Printing Ltd. Bihar

182. Shree Yaax Pharma & Cosmettos Ltd. Qujarat

183. Shreeji Dye-Chem Ltd. Gujarat

184. Shri Mahalaxmi Agricultural Developnwnts Ltd. Qujarst

185. Shubham QranKies Ltd. Qiiarat

186. Shyam Prints & Publishers Ltd. Coimbatore

187. Siddartha Phantnaceuticals Ltd. Uttar Pradesh

186. SinH»lex Holdings Ltd. Delhi

189. South Asian Mushrooms Ltd. Madhya Pradesh

190. Southern Hert>als Ltd. Kanuitaka

191. Sparkle Foods Ltd. Maharashtra

192. SPIL Finance Ltd. Gujarat

193. Sri Murali Spinning Mills Ltd. Andhra Pradesh

194. SRP Industries Ltd. Uttar Pradesh

195. SSK Fiscal Servkses Ud. West Bengal

196. SSP Polymer Industries Ltd. Andhra Pradesh

197. Star Electronics Ltd. Delhi

198. Star Exim Ltd. Delhi

199. Status Management Services Ltd. Delhi

200. Sterling Kalks and Bricks Ud. Madhya Pradesh
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201. Suckchain C«m«nt Ltd. Punjab

202. Sunriss Oleochemicals Ltd. (Formerly Sunrise 
Oil* Ltd.)

Andhra Pradesh

203. Super Domestic Machines Ltd. Gujarat

204. Suraj Stone Corpn. Ltd. Karnataka

205. Suryadeep Salt Refinery & Chemicals Works Ltd. Qiqarat

206. Sushil Packagings (India) Ltd. Gujarat

207. Swamima Oil Inds. Ltd. Uttar Pradesh

206. Swastik Nitro Aromattes Ltd. Gujarat

209. Tactful Invst. Ltd. Delhi

210. Techno Forge Ltd. Gujarat

211. Tirth Plastic Ltd. Gujarat

212. Topline Shoes Ltd. Gujarat

213. Total Exports Ltd. Madhya Pradesh
214. Tuscon Exports Ltd. West Bengal
215. Unicom Pharmaceuticals India Ltd. Tamil Nadu
216. Universal Vita Aliment Limited Orissa
217. Vatsa World Ltd. Delhi
218. Vermani Steel Strips Ltd. Delhi
219. Vidiani Agro Tech Industries Ltd. Uttar Pradesh
220. Vijayshree Chemksals Uttar Pradesh
221. VInimeta Spin Steels Ltd. Andhra Pradesh
222. Vipul Securities Ltd. Maharashtra
223. Vision Technotogy (1) Ltd. Karnataka
224. Walker (India) Ltd. Maharashtra
225. Weksome Coir Industries Ltd Delhi
226. Westem India Induetriee Ltd. West Bengal
227. Winfami Agro Industries Ltd. Karnataka
228. Zed investments Ltd. DelN
229. Zodiac Cement Ltd. •Delhi
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Measure* to Improve the Production of Steel

4003. YOGI ADITYA NATH: Will the Minister of 
STEEL be pleased to state:

(a) the quantity of steel produced in the country 
during the last three years, year-wise, plant-wise;

(b) whether the Govemnient propose to increase steel 
production in the country;

(c) if so. the details thereof;

(d) whether there has been a decline in the quality 
of steel being produced presently; and

(e) if so, the reasons therefor alongwlth the measures 
being adopted by the Qovemment to improve the quality 
of steel?

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) Year- 
wise and plant-wise details of production of saleable steel 
by the main steel producers during the last three years 
are given below:

Unit In ‘000 T

Plant 1999-2000 2000-2001 2001-2002*

BhUai Steel Plant 3411 3307 1584

Durgapur Steel Plant 1402 1196 752

Rourkela Steel Plant 1170 1291 630

Bokaro Steel Ltd. 3246 3313 1474

Alloy Steel Plant 83 79 46

Salem Steel Plant 148 129 31.2

Visvesvaraya Iron & Steel Plant 69 85 40J

Indian Iron and Steel Company 250 277 131

Vishakhapatnam Steel Plant 2382 2507 2757

Tata iron & Steel Co. (TISCO) 3287 3430 3630

•Production figurss are for the period April-September, 2001 except lor VlehsKhsptfr»«n Steel Plant tor which production fiouree are 
for the full year.

(b) and (c) The Government does not exercise any 
control over production of steel in the country. The 
production targets are determined by the individual steel 
plants keeping in view their capacity and the market 
demand for different type of products. However, it is 
expected that domestic produclk>n would increase in 
response to the increase in consumptkMi levels as a result 
of various initiatives undertaken by the Qovemnwnt These 
are (i) constitutton of a National Campaign Committee to 
promote steel consumption through development of 
markets especially in the airal areas, (ii) encouraging 
usage of steel In new applk»tion areas such as grain 
storage systems, crash barriers in highways and 
expressways, (iii) providing financial support to R4D 
venture in iron and steel sector to reduce production

cost, (iv) constitutton of a Committee to augment use of 
domestic steel In the automot>He sector, (v) organising 
seminars for disseminatk>n of knowledge on the uee of 
steel and (vi) setting up of servkw centres to supply 
products as per the specific needs of the consumers.

(d) and (e) There has not been any general decline 
in ttw quality of steel being produced in the country. 
Many of the steel plants hsve adopted latest technologies. 
This has helped improve quality of steel and reduce cost 
of production to become more competitive with other steel 
plants of the workf. The Government has also been 
encouraging R&D actMties with financial assistance from 
Steel Development Fund.
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4004,

Study to R«duc« th« Mishaps

SHRI B.V.N. REDDY:
SHRI SADASHIVRAO DAOOBA MANDLIK: 
SHRI SUKDEO PASWAN:
SHRI C.N. SINGH:

Will the Minister of DEFENCE be pleased to state:

(a) whether attention of the Government has l>een 
invited to the news-item captioned “Das Saal Gujar Qaye 
Sifarishon par Amal Nahin* appearing in 'Rashtriya Sahara’ 
dated March 23, 2002;

(b) if so, the reasons for not implementing the 
recommendations of the inter-Ministry Committee;

(c) whether the Indian Air Force is conducting pilot 
studies in solid waste management to reduce “bird hit’ 
menace at certain Air Force Stations;

(d) if so, the details thereof;

(e) whether any help is being sought from some 
other Government agencies;

(f) if so, the details of the same; and

(g) the time by which the study is lil̂ ely to be 
completed and follow up action is likely to be taken up?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) Yes, Sir.

(b) Involvement of multiple Govemment agencies at 
the Centre and State levels has led to some delay in 
implementing the recommendations of the inter-Ministry 
Committee. However, all out efforts are being made to 
Implement these recommendations at the earliest.

(c) Yes. Sir.

(d) The details are given in the enclosed statement.

(e) No, Sir.

(f) Does not arise.

(g) The project has been approved by the 
Govemment and is envisaged to be completed within six 
months after the installation of the necessary equipment.

Statement

Indian Air Force has decided to conduct a detailed 
study through a pilot project in ‘Solid Waste Managemenf 
so as to reduce the bird hit menace at the four selected 
premier Air Force Stations, where the bird density has 
been obsen/ed to be high.

As per this pitot project Air Force plans to Install a 
modem, scientific, eco-friendly solid waste management 
system at four selected Air Force Stations. These Stations 
are at Agra, Halwara, Jodhpur and Tezpur. It will be a 
tum-key project with an aim to deprive the birds from 
food, which is abundantly available in the solid waste.

Advocate Welfare Fund

4005. DR. C. KRISHNAN: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS be pleased to refer 
to the reply given to Unstaned Question No. 2833 dated 
December 6, 2001 and state:

(a) the number of advocates enrolled as the members 
for the Advocate Welfare Fund till now. State-wise;

(b) the funding source of the Welfare Fund; and

(c) the amount disbursed so far from this fund. State-
wise? *

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI ARUN JAITLEY): (a) to (c) The 
infonnation is being collected and will t>e laid on the 
Table of the House.

Rail Projects

4006. SHRI ANANT GUDHE: Will the Minister of 
RAILWAYS be pleased to state:

(a) whether the Govemment have recently reviewed 
the implementation of ongoing rail projects of gauge 
conversion and laying of new rail lines in the country;

(b) if so, the details of financiai and physical progress 
achieved so far during the last three years, year-wise 
and State-wise;

(c) whether some of the ongoing projects have 
witnessed a steep cost escalation and likely to be 
comnriercialiy unviable;

(d) if so, the details of such projects. State-wise and 
the amount spent on them so far;
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(•) whether the Government are considering to 
abandon such unviable projects; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI 0. 
RAJAGOPAL): (a) The inipiementation of ongoing projects 
are regularly reviewed at various administrative levels.

(b) Information is being collected and will be laid on 
the Table of the Sabha.

(c) and (d) Some cost escalation does take place in 
some projects due to large shelve of projects and limited 
availability of resources. However, the viability of the 
project is assessed only at the time of taking up of the 
project.

(e) There is no such proposal to abandon any of the 
ongoing projects.

(f) Does not arise.

Government Companies not Complying with the 
Companies Act

4007. SHRI CHANDRA BHUSHAN SINGH; Will the 
Minister of LAW, JUSTICE AND COMPANY AFFAIRS be 
pleased to state:

(a) whether any Govemment companies of both 
Central and State Governments are not complying with 
the Companies Act;

(b) whether Department of Company Affairs has 
asked the Central and State Govemment Companies to 
lead in statutory compliance of the vartous provisions and 
not to seek relaxation or exemptions; and

(c) If so, the response receded from both the Central 
and State Govemment Companies in this regard?

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI ARUN JAITLEY): (a) to (c) Government 
Companies are required to comply with the relevant 
provistons of the Companies Act. 1956. Department of 
Company Affairs has written to the State Govemmenta/ 
Govemment Companies ennphasising the importance of 
timely compliance with the various provisions of the 
Companies Act.

MSEB Contract with QAIL

4008. SHRI NARESH PUGLIA: WiH the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Maharashtra State Electricity Board 
(MSEB) has entered into a gas supply contract with Gas 
Authority of India Limited (GAIL) for aHocatton of 4.5 
MMCMD to Uran Gas Turbine Power Station in 
Maharashtra from ONGC Uran Terminal;

(b) if so, the details thereof;

(c) whether this allocation of 4.5 MMCMD was 
reduced to 3.5 MMCMD and later only 2.37 MMCMD 
gas was and is being supplied to Uran Gas Turbine 
Power Station;

(d) if so, the reasons for reducing the quantity of
gas;

(e) whether the Government of Maharashtra has 
requested the Unton Govemment to Increase the supply 
of gas to this Power Station;

(f) if so, the details thereof; and

(g) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and
(b) Against its allocation of 4.5 million standard cubic 
meters per day (MMSCMD), Maharashtra State Electricity 
Board (MSEB) had entered Into a gas supply agreement 
with GAIL on February 10, 1998 for supply of natural 
gas of 3.5 MMSCMD ex*Uran. However, the contract also 
envisages for supply of 4.5 MMSCMD of gas to MSEB 
on prtority basis, subject to the additional availability of 
gas.

(c) As against the contracted quantity of 3.5 
MMSCMD, the present supply to MSEB, Uran has been 
ranging between 2.41 to 2.50 MMSCMD.

(d) to (g) Although the Government of Maharashtra 
sought increase in the gas aNocatton for MSEB but the 
gas avaUabiHty ex*Uran has drastically reduced to around 
8.9 MI^CMD in the year, 2001-02 on aocount of the 
aging of the Mumbai High fieM, while an allocation to 
the extent of 16.24 MMSCMD has been made to various 
consumers in the region. Therefore, ttie avaMabte gas is 
distributed on a pro-rata basis with priority to feedstock 
consumers.
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Production Targets Flx«d by ONQC and OIL

4009. SHRIMATI BHAVNABEN DEVRAJBHAI 
CHIKHALIA: Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state:

(a) the production target fixed by the ONQC and 
OIL for the next five years for reserve accretion;

(b) the manner in which ONGC and OIL are going 
to achieve the target;

(c) whether any action plan has been fonnulated in 
this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR QANGWAR): (a) 
Targets fixed by Oil & Natural Gas Corporation Ltd. 
(ONGC) and Oil India Ltd. (OIL) for the next five years 
for resen/e accretion and production of oil and natural 
gas, are given below:-

ONGC OIL

Inplace reserve accretion (MMTOE) 562-577 110-123.5

Crude oil production (MMT) 130.026 18.70

Qas production (BCM) 112.105 12.61

MMTOE ; Million Metric Tonne Oil Equivalent
MMT : Million Metric Tonne
BCM Billion Cubic Metre

(b) The programme fonnulated by ONQC and OIL to 
achieve the targets set for reserve accretion and oil and 
gas production, is as follows:

I. Reserve accretion:

A. ONQC : ONGC has fonnulated an acreage*8peclfic 
exploration programme to achieve the target set for 
reserve accretion, considering the following:

• Petroleum Exploration Licence (PEL) and Mining 
Lease (ML) areas currently held as well as PEL 
areas awarded to them under the New 
Exploration Licensing Policy (NELP)-1999 and 
2000 Rounds; and

• Open acreages available in various basins which 
are likely to be offered under future NELP and/ 
or Open Acreage Rounds.

B. OIL: For achieving the target for accretion to 
Inplace reserve, OIL has plans to canry out Intensive and 
extensive exploratory work in the coming years with 
coverage of both unexplored areas as well as explored 
areas for klentlfk:ation of new plays. The priority areas 
are as under.-

(I) In the North East, to venture Into toglstically 
difficult and geologically more complex frontier 
areas such as rain soaked jungles in the Belt

of Schuppen, hilly tenvin, Brahmaputra river bed, 
township/thickly populated areas etc., which are 
poorty explored/unexpk>red areas.

(ii) Exploratory drilling in the geologically older 
formations at a deeper depth in already 
discovered oilfield in South Bank of river 
Brahmaputra for new plays.

(Hi) AdditkMial exploratory activities in the North Bank 
of river Brahmaputra in Assam.

(iv) Additional Exploratory efforts in the category III 
basins, namely, Ganga Valley, U.PAittaranchal, 
Saurashtra Offshore and Mahanadi onshore.

(v) To probe new stmctural-cum-stratigraphic traps 
in Upper Assam basin and also in the eastem 
part of Jaisalmer basin, Bikaner-Nagpur basin 
and east of Ramgarh fault In the Rajasthan.

(vi) Exploration in deep water through Joint Venture.

OIL will try to increase Its acreage through aggressive 
bklding in coming rounds of NELP/open acreage system 
for extensive exptoration and more coverage.

II. Oil and Qas Production:

(i) ONQC: ONQC's strategy to achieve oil and gas 
production target includes:'
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• Optimization of production from old and ageing 
fields.

• Implementation of Improved Oil Recovery (lOR)/ 
Enhanced Oil Recovery (EOR) schemes In miyor 
fields.

• Putting small/marginal fields on stream.

• Improvement in global recovery factor.

• Use of cost effective and cutting edge 
technology.

(ii) OIL: OIL'S strategy to achieve oil and gas 
production target includes:

• To put new discoveries immediately onto 
production through Ouicit Production System 
(QPS)/Early Production System (EPS), followed 
by immediate exploitation/development plans to 
exploit the newly discovered reserves depending 
on its size.

• Enhancement of pressure maintenance schemes, 
iOR/EOR Schemes, additional woritover efforts, 
closer monitoring of reservoir and well 
perfonnance, etc.

• Multi disciplinary study for revitalization of old 
depleting fields which by integrating with 3D 
seismic data will enable to identify the areas of 
less drained/bypassed oil, to take up lOR and 
EOR schemes to improve recovery.

• Implementation of suitable technique on 
experimental basis for production of high pour 
point oil discovery in Upper Assam at deeper 
prospects.

• Development of non-assodated gas resource in 
Assam.

(c) and (d) The projected programme in the X Five 
Year Plan (2002-07) formulated by ONGC and OIL include 
the following:

(I) ONQC

• 45853 LK/GLK of 2D seismic suroey

• 38109 sq. km. of 3D seismk: sunwy

• Drilling of 594 exploratory and 622 development

• Laboratoiy studiea/Pitot testing of IOR/EOR in 
other fMds.

(il) OIL

• 9075 LK/QLK of 2D seismk: survey

• 2570 sq. km. of 3D seismk: survey

• Drilling of 91 exploratory and 101 development 
wells.

• Implementation of lOR and EOR schemes in 
selected reservoirs.

[TranslationJ

Revenue Earned by Doordarahan/AIR

4010. SHRI RAM PRASAD SINQH;
SHRI K.P. SINQH DEO:

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether the revenue of Doordarshan/AIR is 
declining for the last few years;

(b) If so, the details thereof and the reasons therefor;

(c) the revenue earned by Doordarshan and AH India 
Radk) from various sources during the last three years, 
year-wise;

(d) whether Prasar Bharati has formulated any special 
plan or programme for raising its revenue during the Tenth 
Plan without affecting the quality of programmes; and

(e) If so, the details thereof?

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a) to
(c) The revenue earned by AIR & Doordarshan during 
last three years is given below:

(Rupees in crores)

• Implementation of lOR schemes In 15 major 
fiekis

• Commercial appiicatton of EOR schemes in 3 
fiekis

Year AIR Doordarshan

1999-2000 80.84 597.19

2000-2001 73.90 637.51

2001-2002 87.45 615.20
(up to Feb'02)
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(d) and (e) Prasar Bharati have inttlated a number of 
steps, within the parameters of Public Service Broadcaster, 
to increase its revenue generation. The strategy, inter 
alia, adopted by Prasar Bharati in this regard is:—

(i) to optimally utilize Its infrastructure facilities by 
renting out the same to government 
organizations/private broadcasters;

(ii) to improve its marketing mechanism;

(iii) to make sustained efforts to obtain funds from 
various Government departments for making in­
house programmes.

[English]

Vanishing of Companies

4011. SHRI PRABHUNATH SINGH; Will the Minister 
of LAW. JUSTICE AND COMPANY AFFAIRS be pleased 
to state:

(a) whether a large number of companies whose 
accounts were duly audited by chartered accountants have 
vanished and investor body has demanded an 
investigation into the auditor’s role in 'vanishing' 
companies;

(b) If so, the reaction of Government to the demand 
end the action taken/proposed to be taken in the matter;

(c) whether the private auditors do oblige the 
companies for the sake of counting their business and 
ignore many of the shortcomings in the accounts 
particularly in autonomous bodies; and

(d) if so, whether Government propose to ensure 
that the auditors give a true picture of accounts and the 
audit of tne autonomous bodies funded and controlled by 
the Government of India are subjected to CAG audit?

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI ARUN JAITLEY): (a) 229 companies 
were reported to have 'Vanished", after mobilizing money 
from pubito through public issues. Chartered Accountants 
woukJ have certified the balance sheets/accounts that were 
duly filed by these companies.

(b) to (d) Action can be taken against chartered 
accountants under section 233 of the Companies Act, 
1956 and section 21 of the Chartered Accountants Act, 
1949, if the auditors have violated secttons 227 and 229 
of the Companies Act, 1956 or have been guilty of any 
professional misconduct, respectively. These provisions 
are. for the present, considered adequate to enforce

discipline if accounts certified by a chartered accountant 
do not give a tme and fair picture of the accounts of 
company.

Import Product Depots

4012. SHRI BHARTRUHARI MAHTAB: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state:

(a) whether the Government are establishing its import 
products depots at the projects site before coming up 
with the f=̂ aradeep Oil Refinery:

(b) if so, the reasons therefor and the amount of 
investment required for the purpose;

(c) whether the proposal has been cleared by Indian 
Oil Corporation's Investment Review Committee; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) No, 
Sir.

(b) to (d) Do not arise. .

DPR for Rural Electrification In Karnataka

4013. SHRI R.L JALAPPA; Will the Mlniater of NON- 
CONVENTIONAL ENERGY SOURCES be pleased to 
stale:

(a) whether the Ministry of Non-Conventional Energy 
Sources has prepared a Detailed Projects Report for niral 
electrification through biomass gassifier for vitlages in 
Kamataka;

(b) if so, the details thereof,

(c) the total amount released so far to Kamataka for 
the said project; and

(d) the details of progress of the project atongwlth 
the amount spent so far on the project?

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI M. 
KANNAPPAN): (a) No, Sir. However, a project document 
entrtled “India-Biomass Energy for Rural India" has been 
prepared by Government of Kamataka and has been 
approved by United NatkKis Devek>pment Programme, 
Department of Economic Affairs and Govemment of
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Karnataka for implementation by the Karnataka State 
Council for Science and Technology.

(b) The project envisages demonstration of technical 
feasibility and financial viability of bkwnergy technok>gies 
etc. in 24 villages in Tumkur district of Karnataka. The 
project is estimated to cost US$ 8.6 million, with 
contributton from QkJbal Environment Facility (GEF). India- 
Canada Environment Facility (ICEF), Govemment of India 
and Govemment of Karnataka.

(c) An amount of Rs. 25 lakhs has been released to 
the project so far.

(d) Project preparatory activities have been initiated 
including identificatton of villages, short listing of experts, 
hokling of initiatk>n workshops etc.

Fair Price Mechanism for TV Channels

4014. SHRI PRAKASH V. PATIL: will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state:

(a) whether the Govemment are aware that the 
foreign pay channels are frequently increasing their 
subscription rates;

(b) if so, whether the Govemment are considering to 
ensure fair pricing mechanism and impose a freeze on 
cunent rate till the conditional access system is introduced;

(c) if not, the reasons for not enforcing the conditional 
access systems;

(d) whether foreign pay channels are not required to 
pay any sort of lk:ence fee;

(e) if so, whether the Govemment are considering to 
enforce the same In near future;

(f) if so, the details thereof; and

(g) if not, the reasons therefor?

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a) to
(c) Subscription rates of pay channels are fixed by 
broadcasters from time to time on commercial 
consklerations. Preewitfy, there is no legal proviston to 
regulate the subscription rates charged by the Cable 
Operators, MuW Setvtee Operators or Channel Companies. 
Govemment is examining the feasibility of mandat!^ 
Condittonal Access System (CAS), whteh wouW, inter aNa, 
enable the consumer to pay for only those Pay Channels 
that he chooses to watch.

(d) to (g) In the GuktoUnes for uplinking from India, 
there is no provision for charging any licence fee from 
any TV channel nor is there any proposal under 
conskleratk>n for doing so. However, to encourage foreign 
satellite channels to start uplinking from India, the 
Govemment has liberalized the uplinking policy. All TV 
channels. Irrespective of ownership, equity structure or 
management control can uplink from India, provkJed they 
undertake to comply with the Broadcast Codes laid down 
by Govemment.

Utilisation of Electronic Voting Machines in MOD 
Elections

4015. SHRI ADHIR CHOWDHARY: WHI the Minister 
of LAW, JUSTICE AND COMPANY AFFAIRS be pleased 
to state;

(a) whether the Election Commission has not utilized 
even a single electronic voting machine in the recently 
held MCD electkms in the Capital;

(b) if so, the reasons therefor;

(c) whether the Photo Identity Cards were also not 
considered while casting votes in the MCD elections; and

(d) if so, the reasons therefor?

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI ARUN JAITLEY): (a) to (d) Elections to 
the Municipal Corporation of Delhi, which is an urt»n 
local body, is a State subject and are conducted by the 
State Electton Commisston. The Election Commission of 
India also, which is in-charge of the deployment/use of 
electronic voting machines and electors' photo fajerMity 
cards at elections, has informed that it is not concerned 
with conduct of local body elections.

fTranslation]

Appointments on Compassionate Grounds

4016. SHRI RAM MURTI SINGH VERMA: Will the 
Minister of RAILWAYS be pleased to state:

(a) whether his Ministiy provkles emptoyment to the 
dependents of its deceased emptoyees;

(b) if so, the criteria adopted for such appointments;

(c) the number of applications received from the 
dependents of the deceased employees for emptoyment 
during the last three years, zone-wise;
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(d) the number of dependents have been provided 
employment during the last three years, zone-wise; and

(e) the time by which employments are likely to be 
provided to the remaining applicants?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) Yes. Sir.

(b) Compassionate ground appointment is provided 
to the dependent family member of the employees who 
lose their lives in the course of duty/die in hamess while 
in service before retirement/where an employee's where 
abouts are not Known for a period of 2 years and the 
settlement dues are paid to the family on this account/ 
when the employee is medically decategorised or 
incapacitated.

While considering a request for appointment on 
compassionate ground a balanced and objective 
assessment of the financial condition of the family is made 
taking into account its assets and liabilities and alt other 
relevant factors such as the presence of an earning 
member, size of family, age of children etc.

(c) to (e) The information is being collected and will 
be laid on the Table of the Sabha.

[English]

Enhancement of Power Capacity with foreign 
Technology

4017. SHRI N.T. SHANMUGAM: Will the Minister of 
POWER be pleased to state:

(a) whether the Qovemment propose to enhance the 
power capacity in the power projects operating in the 
country with the assistance of foreign technology;

(b) if so, the details thereof;

(c) whether the Government are aware that the power 
consumption in the country has increased 3 fold during 
the last ten years; and

(d) if so, the steps taker̂ proposed to be taken by 
the Government to meet the pressing demand?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) and (b) 
The Government has taken up renovation and 
modernisation of hydro schemes with the technology 
provided by external aki agencies. The details of such 
schemes are given below: *

Scheme description Estimated Cost 
(Rs. in crore)

Remarks

Pannier, Kerala 2x15 MW 
Palllvasal, Kerala St. I and 11 
3xS+3x7.S MW

Sengulan, Kerala 4x12 MW

62.000
94.000

114.000

Hirakud-I U-3&4, Orissa, 2x24 MW 
Umium St. I and II, Meghalaya, 
4x9 MW-f2x9 MW

131.560 126.13 (Latest)
SL I 86.920
(Latest 85.29) St. II 53.27 O

Schemes tied up with EDC Canada. RM&U tied 
up with M/s. SNC LavaUn. Panniar U-2 (15 MW), 
Palllvasal U 1-3 (15 MW) and Sengulam U-3&4 
(2x12 MW) have been commissioned. The 
second stage units are to be commissioned 
during 2002-03

Tied up with KFW, German assistance loan 
routed through Power Finance Corporation. R&M 
works tied up with M/s Voith Siemens Hydro, 
Germany and M/s Siemens Ltd. India.

Stage I tied up for JBIC loan. JBIC sanctioned 
a loan of 1700 MJY Equipment for Unit 1 & 2 
has reached site and the equipment for unit 3 
& 4 has reached Calcutta Port and is being 
transported to site. The work on first two units 
is In progress. Unit I is to be commissioned 
shortly. ^

•  Aa per Perspectiva Plan.
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(c) The consumption of power has increased 
approx. 1.8S times In the 10 years tMtween 1988^9 to 
1997-96.

(d) The Government has a target of about 42000 
MW as capacity addition in the 10th Five Year Plan. In 
addition, supply of power will Im  enhanced through:—

* Improvement of Plant Load Factor (PLF) of 
existing power stations.

* Renovation and Modemisation of old thermal and 
hydro stations.

* Facilitating inter-regional transfer of power by 
establishing necessary transmission network.

* Demand side management programnws.

* Strengthening of transmission and distribution 
system and improving the reliability of the system 
etc.

Apart from the above measures, the Government is 
vigorously promoting private sector participation in the 
power sector and has also set up a special committee to 
look into specific bottlenecks, if any, for the private sector 
pn^ects. Further, all ongoing projects are being dosely 
monitored through the Empowered Committee.

Power Crltis

4018. SHRI S.D.N.R. WAOIYAR: Will the Minister of 
POWER be pleased to state;

(a) whether the Government have MentNied the States 
whfch are facing severe power crisis at present;

(b) if so, the power scenario of these States during 
the last three years; and

(c) the amount alkx»ted under the accelerated power 
development programme by the Unton Government during 
the last three years and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) and (b) 
State-wise power supply position in the country during 
the last three years i.e. 1999-2000 to 2001-2002 is given 
in the statement attached.

(c) The Government of India has launched 
Accelerated Power Devetopment Programme (APDP) in 
the year 2000-2001, with the objective of providing 
systematk: financing for (a) renovation and modenisatton 
and life extension of old generating stattons and (b) 
upgradation of sub-transmission & distribution network in 
the country for ensuring financial turn around of the State 
Electricity Boards (SEBs). The amounts aHocated under 
APOP during 2000-2001 and 2001-02 were Rs. 1000 
crores and Rs. 1S00 crores respectively. During the 
current year 2002-03, Rs. 3500 crores has been provided 
for the programme.

Statam»nt 

Actual Power Supply Position

(All fig. in MW)

Prtnirtnnogion
Stats/

1999-2000 200001 2001-02
Peak Dem. (•) Deficit % Peak Dem. H Dandt % r6«K Dem. (-) Deficit %

System Dem. Met ('«') Surplus Dem. Met W Surplus Dem. Met (•t-) Suipkjs

1 2 3 4 5 6 7 6 9 10 11 12 13

NORTHERN

Chandigarh 180 180 0 0.00 171 171 0 OM 180 180 0 OM

Delhi 28S0 2498 -352 -124 3080 2670 -410 -133 3118 2879 -239 -7.7

Haiyana 2527 2527 0 OJOO 2800 2709 -91 -33 3000 2900 -100 -33

H.P. 618 618 0 OM 585 585 0 OM 562 562 0 OM
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1 2 3 4 5 6 7 8 9 10 11 12 13

J & K 1210 1004 -206 -17X) 1170 974 -196 -16.8 1209 999 -210 -174

Punjab 5029 5029 0 OJOO 5004 4904 -100 -2X) S420 4936 -484 -8.9

Rajasthan 3672 3672 0 OJOO 3755 3663 -92 -25 3700 3657 -43 1.12

U.P. 6580 5058 -1522 -23.1 7200 6119 -1081 -15.0 7584 6887 -697 -9.2

N.R.

WESTERN

20980 18882 -2098 -10.0 21740 19860 -1880 -8.6 23200 21346 -1854 -8.0

Gujarat 7554 5962 -1592 -21.1 7801 6905 -896 -115 8005 6700 -1305 -163

M.P. 6836 4808 -2028 -29.7 7111 5310 -1801 -253 5683 4457 -1226 -21.6

Maharashtra 12075 9747 -2328 -193 12535 10596 -1939 -155 12265 10726 -1539 -125

Goa 260 234 -26 -10.0 296 267 -29 -9.8 316 316 0 OJOO

Chhattisgarh - - - - - - - - 1357 13*11 -46 -3 4

W.R.

SOUTHERN

24864 20333 -4531 -18J 25614 20710 -4904 -19.1 26510 22024 -4486 -16.9

A.P. 7209 6366 -843 -11.7 8000 6835 -1165 -14.6 8584 6873 -1711 -19.9

Karnataka 4591 3881 -710 -155 5037 4371 -666 -13.2 5338 4428 -910 -17.0

Kerala 2386 2169 -217 -9.1 2456 2331 -125 -5.1 2633 2189 -444 -16.9

Tamilnadu 6446 5640 -806 -125 7131 6038 -1093 -153 7158 6218 -940 -13.1

S.R.

EASTERN

20424 17832 -2592 -12.7 21929 18777 -3152 144 22757 19201 -3556 -15.6

dihar 1430 1201 -229 -16i) 1470 1263 -207 -14.8 1409 1288 -121 -8.6

DVC 1276 1276 0 0.0 1366 1390 +24 ♦1A , 1296 1209 -87 -6.7



633 Writtmt Answer VAISAKHA 3. 1924 (SaKa) to Qumtiom 634

1 2 3 4 5 6 7 8 9 10 11 12 13

Ofissa 1909 1809 -100 -5.2 1952 1994 +42 *22 2132 1977 -155 -73

W. Bengal 3217 3010 -207 -6A 3594 3426 -168 -4.7 3614 3414 -200 -S3

E.R. 7370 7012 -358 -4.9 7727 7490 -237 -3.1 7940 7648 -292 -3.7

N.ER.

Ar. Pradesh 48 45 -3 -63 49 49 0 OX) 50 50 0 0.0

Assam 565 556 -9 -lA 584 579 -5 -0.9 688 618 -70 -10J

Manipur - - - - 92 89 -3 -33 98 94 -4 -4.1

Meghalaya 124 126 ♦2 +1.6 129 129 0 OX) 165 160 -5 -3.0

Mizoram 64 64 0 0S> 74 72 -2 -2.7 75 73 -2 -2.7

Nagaland 49 48 -1 -2.0 52 52 0 OX) 61 58 -3 -4.9

Tripura 126 98 -28 -222 136 135 -1 -0.7 156 140 -16 -103

N.E.R. 959 932 -27 -2.8 1027 1043 16 1.6 1148 1043 -105 -9.1

All India 72669 63691 -8978 -124 74872 65628 -9244 -123 78441 69189 -9252 -11.8

Note; UP. mdudM Uttamnchrt. MP. Includes Chhatttogwt. (1B99-2000) & (200(W1) and Bttwr mdiidM Jhm M m d

[Tnnalatlon}

Crisis In Qrsy Iron Foundry st Jabalpur

4019. SHRIMATI JAYASHREE BANERJEE: WIB the 
Minister of DEFENCE be pleased to state:

(a) whether the Grey Iron Foundry, Jabalpur, Madhya 
Pradesh is facing crisis for want of work order

(b) if so, whether any scheme is proposed to 
strengthen the Grey Iron Foundry, Jabalpur, Madhya 
Pradesh;

(c) If so, vnhether there is any proposal to manufacture 
shells of hand grenades in the said foundry.

(d) If so, the details thereof;

(e) whether income-generating trees are likely to be 
planted in the vacant land of Q.I.F., Jabalpur; and

(f) if so. the details thereof?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) The work h»ad available at Grey Iron 
Foundry, Jabalpur (GIF) for the year 2002-2003 is not 
adequate to match the productkm capacity.

(b) The foOowing stepe are being taken to strengthen 
GIF:—

(i) Aoquirs addWonal woik kiad to match the QIPs 
productton capadty by.
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(ia) establishing production of more components for 
vehicles of new generation and ammunition ttems 
like Bomb Body 25 lbs, Bomb body 81 mm and 
IHand Qrenade Body.

(ib) securing work load from civil indentors through 
product diversification; and

(ii) Replace old and beyond economical repair plant 
and machinery, wherever necessary, to cater for 
new products.

(c) and (d) Yes, Sir. A pik>t batch has been devetoped 
and clearance for bulk production received.

(e) No, Sir.

(f) Does not arise in view of (e) above.

[En^lshJ

Free Legal Assistance to Poors

4020. SHRI SUKDEO PASWAN:
SHRI C.N. SINQH:

Will the Minister of LAW. JUSTICE AND COMPANY 
AFFAIRS be pleased to state:

(a) the funds allocated by the Union Government for 
providing free legal assistance to poor during the current 
year. State-wise;

(b) whether the allocation made during 2001-2002 
has been utilised properly;

(c) if so, the details thereof; and

(d) if not, the reasons therefor and the steps taken 
in this regard?

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI ARUN JAITLEY); (a) Funds are not
allocated directly to the State Qovemments. In temns of
sub-section (c) of Section 4 of the Legal Services 
Authorities Act. 1987, the Natmnal Legal Servh^ Authority

(NALSA) aUocates funds to the State Legal Services 
Authorities for implementation of legal aid programmes 
and schemes propagated by NALSA which include 
provision for free legal assistance to the poor. During the 
cun«nt financial year starting from 1st April, 2002, no 
funds have been allocated by NALSA so far.

(b) to (d) As far as the utilization of funds allocated 
during the financial year 2001-2002, the State Legal 
Services Authorities have been required to furnish to 
NALSA, statements of account of expenditure met from 
the aforesaid funds, duly audtted and certified by Govt. 
Auditors. The process of submission of statements of 
account is expected to be completed shortly.

Production of Steel Plants

4021. SHRI VIRENDRA KUMAR:
SHRI S.D.N.R. WADIYAR:

Will the Minister of STEEL be pleased to state:

(a) the target set and achievements made by Bhilai 
Steel Plant for the productk>n of finished steel during 
1999-2000, 2000-2001 and 2001-2002 and the target set 
for 2002-2003;

(b) the performance of all the Public Sector Steel 
Plants and other steel plants in the production of finished 
steel during 1999-2000, 2000-2001 and 2001-2002; 
and

(c) the details of profit earned by the Steel Plants, 
plant-wise?

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) to (c) 
The information Is being collected and will be lakj on the 
Table of the Lok Sabha.

Mini Ratna Status

4022. SHRI K.P. SINGH DEO: WHI the Minister of 
DEFENCE be pleased to state:

(a) whether any PSU under his Miriiatry has earned 
Mini Ratna status;
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(b) if so, the details thereof; and

(c) the steps taken to improve the performance of 
other PSUs under his Ministry?

THE MINISTER OF DEFENCE (SHRI QEORQE 
FERNANDES); (a) and (b) Yes. Sir. The following PSUs 
under the Ministry of Defence have earned Mini Ratna 
status:-

(i) Hindustan Aeronautics Limited (HAL)

(ii) Bharat Electronics Umited (BEL)

(iii) Bharat Dynamics Limited (BOL)

(c) The perfomnance of the other PSUs is being 
regularly reviewed and Memorandum of Understanding 
(MOUs) are signed for each financial year. Medium term 
plans have been drawn up in each case to achieve 
sustained growth.

Contract by HAL from Israel

4023. SHRI G. MALLIKARJUNAPPA: Will the Minister 
of DEFENCE be pleased to state:

(a) whetiier the Hindustan Aeronautics Limited Has 
got a contract from Israel Aeronautics Industries Limited; 
and

(b) if so, the details of th® agreement and the time 
by which It is Nicely to be implemented?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) and (b) Israel AircraH Industries 
Limited, Israel has decided to award a contract for supply 
of 10 shipsets of Kits for Boeing 737 conversion 
programme plus an option for additional 5 shipsets, to 
Hindustan Aeronautics Limited (HAL). Contractual clauses 
are under flnallsation. The first kit is to be supplied by 
March 2004.

Upgradatlon of Aviation Fuel Quality

4024. SHRI SULTAN SALAHUDIN OWAISI:
SHRI Y.S. VIVEKANANDA REDDY:

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state:

(a) whether two day seminar on Intematkmal aviation 
was held in Hyderabad under the aegis of Indian Oil 
Coqjoration Umited;

(b) if so, the details and number of countries 
partteipated in this meeting;

(c) ttie main issues discussed and agreed in the 
meeting;

(d) whether upgradatton of aviation fuel quality and 
aviation fuel spedfteation were also discussed; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) Yes, 
Sir.

(b) The seminar was hekJ on 21st and 22nd Felxuary, 
2002 and a total number of 63 representatives of various 
organisatk>ns like Intemattonal Air Transport Assodatkm, 
Domestic Airlines, Defence, Airport Authority of 
India, Directorate General of Civil Aviation and 
representatives of 15 Intemattonal Air lines participated 
in the seminar.

(c) Technkial pfMentatk>ns were made on subjects 
of interest of the aviation industry t>y experts foHowed by 
discu8sk>n by delegates.

(d) Yes. Sir.

(e) The following papers were presented by the 
Centre for Military Airworthiness and Certification 
(CEMILAC). Defence Research & Development 
Organisatkm. Bangalore.

(i) Trends of properties of Aviatkm Turbine Fuel 
produced by Indian refineries.

(il) Lubricity of Aviatkm Tuibine Fuel for military 
aircraft.
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ItarlMtlng Plans of Diffmnt Oil Companies

4025. SHRI SURENDRA SINGH BARWALA: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state:

(a) whether the allotment of Petrol Pumps and LPG 
agencies was stopped according to the Marketing Plan 
of different Oil Companies between 1998 to 2000;

(b) if so, the numtwr of Panchayats, Blocks and 
Tehsils not getUng the facilities of LPG agencies because 
of this Marketing Plan;

(c) whether the private companies had started 
their LPG agencies in that Panchayats, Blocks and 
Tehsils;

(d) if so, the details thereof;

(e) the total percent of business loss suffered by 
the Public Oil Companies due to this Marketing Plan; 
and

(f) the steps taken by the Govemment to re-start 
this stopped Marketing Plan?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to
(f) The selection of dealers/distributors for some of the 
dealerships/distributorships could not take place during 
the period 1998-2000, owing to the non-functioning of 
the Dealer Selection Boards (DSBs) on account of the 
announcement of the General Elections, 1999 and the 
enforcement of the Model Code of Conduct and 
subsequent dissolution of the DSBs.

Oil Marketing Companies have planned to set up 
more than 1200 LPG Distributorships exclusively for rural 
areas including 707 kwatkms at bteckn’ehsil level kJentified 
under 1999-2000 Marketing Plan. In so far as business 
loss due to the delay in commissioning of LPG agencies 
is concerned, no assessment has been made.

Share of Private Sector Oil Companies

4026. SHRI A. NARENDRA: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to 
state:

(a) the percentage of share of each of the private 
sector oil companies in comparison to the public 
sector oil companies in the market during the last three 
years;

(b) whether the share of the private sector oil 
companies in the market Is more in comparison to all the 
public sector companies;

(c) If so, the reasons therefor;

(d) the impact on the profit due to decrease in the 
share of public sector companies in the market; and

(e) the extent of loss to the Government treasury as 
a result of this fall?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to
(e) As per the available estimates, the percentage share 
of private sales/consumption of petroleum products for 
the last three years is 6.4%, 6.6% and 10.1% respectively.

Public Sector OH Marketing Companies (OMCs) have 
not reported any adverse impact on their profits due 
to increased share of private companies in petroleum 
sector.

Recruitment In Army

4027. SHRIMATI RAJKUMARI RATNA SINGH: 
SHRIMATI SANGEETA KUMARI SINGH

DEO: •
SHRI KAILASH MEGHWAL:
SHRI RAGHUVIR SINGH KAUSHAL

Wilt the Minister of DEFENCE be pleased to
state;
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(a) the number of personnel recruited in each of the
armed force during 2001 and 2002 so far. State-wise; 1 2

(b) whether it Is a fact that mismanagement and Aoinachal Pradesh 02
anarchy took place in the recruitment rallies in many
parts of the country, particulafly in Rajasthan; Assam 30

(c) if so, the reasons therefor; Bihar & Jharkhand 906

(d) the steps taken by the Government to amend Chandigarh 07
the recruitment process and Improve the quality of
recruitment in order to give equal opportunities to ail Delhi 52
eligible youths;

Goa
(e) whether there Is any proposal to open mors

recruitment centres in the country; Gujarat 20

(f) If so, the details thereof; and Haryana 230

(g) if not, the reasons therefor?
Himachal Pradesh 52

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) A Statement is attached. Jammu & Kashmir 27

(b) No, Sir. Karnataka 56

(c) Does not arise. Kerala 188

(d) to (g) The present policy and system of M.P. & Chhattisgarh 57
recruitment in the Armed Forces is considered by and
large satisfactory and successful. As such, no change Maharashtra 30
therein Is presently contemplated. The requirement for

Manipur 78
keeping the prevailing requirements in mind. The existing
recruiting centres are generally able to meet the Meghalaya 07
requirements of recruitment.

Mizoram 09StMtement

Statewise break up of recruitment in the three wings Nagaland 04

of the Antwd forces in year 2001 and 2002 is given in
the following tables:— Orissa 183

AIR FORCE Pondicherry 01

Name of S ta ted  2001 Punjab 49

1 2
RajaMhan 225

Andaman & Nk»bar
SlkMm 14

Andhra Pradesh 173
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1 2 3 1 2 3

Tamil Nadu 52 Jharkhand 39 34

Tripura 01 Kamataka 35 10

U.P. & Uttaranchal 1037 Kerala 233 72

West Bengal 95 (.akshadweep - -

Total 3600 Madhya Pradesh 64 17

Not* Th«ra ha« bMn no recmltment in Air Force so far in the 
year 2002. Maharashtra 108 38

Nanw of State/UT 2001 2002 Manipur 11 08

1 2 3 Meghalaya 04 02

Andaman & Nicobar 06 - Mizoram 06 -

Andhra Pradesh 295 144 Nagaland 02 -

Arunachal Pradesh 03 01 Orissa 227
•

102

Assam 24 16 Pondicheny 01 01

Bihar 506 456 Punjab 69 34

Chandigarh 15 - Riyasthan 135 112

Chhattisgarh 15 05 Sikkim 02 -

Dadra & Nagar Haveli - - Tamil Nadu 85 17

Daman & Diu - - Tripura 02 -

Delhi 72 37 Uttar Pradesh 722 286

Qoa 09 04 Uttamachal 37 49

Qujarat 26 04 West Bengal 265 67

Haryana 312 155 Total 3440 1713

Himachal Pradeah 

Jammu & Kashmir

78

32

17

25

Note;- In Navy. recnjHment Is oonductad «wk;a a year, U . In 
January & Febniary and again In July & Aupust The IguiM  
shown under the cohiinn'2002 are the numtor of paitonnel 
recniltad In January and Febnjary 2002.
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Name of State/UT 2000-2001 2001-2002

1 2 3

Andaman & Nicobar 14 Approximately 85,500 persons have been 
recadted in the recruitment year 2001­
2002. State-wise details are under

Andhra Pradesh 3663 compilation

Arunachal Pradesh 149

Assam 1225

Bihar 3684

Chandigaih 06

Chhattisgarh 407

Dadra & Nagar Haveli -

Daman & DIu -

Delhi 410

Goa 12

Qujaiat 1034

Haiyana 3328

Himachal Pradesh 3201

Jammu & Kashmir 3989

Jharkhand 749

Karnataka 2755

Kerala 2266

Lakshadweep 15

Madhya Pradesh 3244
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Maharashtra 6079

Manipur 397

Meghalaya 88

Mizoram 222

Nagaland 236

Orissa 1562

Pondicherry 07

Punjab 7840

Rajasthan 5443

Siiddm 19

Tamil Nadu 3598

Tripura 149

Uttar Pradesh 9717

Uttaranchal 4023

West Bengal 3449

Nepal 2135

Total 75,115

Note;- In Army the recfuttmant stattsUca ara malntalnad Financial Year wisa. Tha flguraa given tor tha Financial Yaar 2001-2002 ara 
aWI not final.

ethanol Btondlng Depot at KaKlnada Andhra Pradesh has requested the Union Government
for sanction of a blending depot at Kakinada and

4028. SHRI N. JANARDHANA REDDY: Will the ^  percentage of blending of Ethanol to at least
Minister of PETROLEUM AND NATURAL GAS be pleased arid
to state: '

(a) Whether to popularize the use of Ethanol as a of the Union Qovmnment In
fuel for blending with petrol/dieael the Government of regard?
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THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR); (a) and 
(b) The State Government of Andhra Pradesh had initially 
requested for launching of ethanol-gasoline pilot project 
at Kakinada. However̂  as the oil companies do not have 
petrol storage at Kaitinada, the State Government 
subsequently requested a change of location to 
Rajahmundry instead of Kakinada, which has been 
accepted. As for pennitting percentage of blending of 
ethanol to at least 10%, a proposal was received by the 
Ministry of Consumer Affairs, Food and Public Distribution 
from the Chief Minister of Andhra Pradesh to allow 
admixture of absolute alcohol to an extent of 20% in 
petrol. A reply was sent that experiments on blending 
of 5% ethanol with MS are already on—as per 
Bureau of Indian Standards specificatk>n and for evolving 
new standards of blending of ethanol with MS from 
5% to 10%. an Inter-Ministerial Task Force has been set 
up.

Agreement with PANAMSAT Corporation of USA

4029. SHRI RAMJEE MANHJI: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state:

(a) whether Director General, Doordarshan entered 
into an agreement with PANAMSAT Corporation of USA 
for the hiring of transponders in August 1995 without the 
need for a prospective plan has been brought out by the 
CAG in its Report 2 of 2002 (CivM) in paragraph 13.4 on 
page 165-166 resulting into a wasteful expenditure of 
Rs. 36.02 crore;

(b) if so, whether the matter has been enquired into 
and the responsibility was fixed for the wasteful 
expenditure incurred thereon;

(c) if so, the detafls thereof and the actkwi taken 
against the erring officials;

(d) whether the Ministry has replied to the 
observations of CAG;

(e) if so, the details thereof; and

(f) if not, the reasons therefor?

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRIMATI SUSHMA SWARAJ); (a) 
Tlie Issue of hiring of *Ku band* transponder without 
necessity and wasteful expenditure of Rs. 36.02 crores 
has been mentioned in the CAG Report No. 2 of 2002 
{Civil) at paragraph 13.4

(b) and (c) Director General Doordarshan had entered 
into an agreement with ParamSat Corporation of USA in 
August 1995 for hiring of three transponders (one in C- 
band and two in Ku-band) under a package deal. Of 
these, two transponders (one in C-band and one in Ku- 
band) are in use right from the beginning, whereas the 
third transponder (Ku-band) has been put to use recently 
for test transmissk>n.

No inquiry has been conducted into tfw delay in 
utilizatton of one Ku transponder. However, an inquiry 
was conducted to detemiine, inter alia, whether there 
was any need and/or urgency for the leasing of a foreign 
satellite channel for DD-lntemational, by a one-man 
Committee. This Committee concluded that the use of a 
foreign satellite transponder was necessary for starting 
DD-lntemational.

(d) to (f) The observations of CAG are under 
examination in the Ministry of l&B.

Setting up of Refineries Near Exploration Sites

4030. SHRI SUBODH MOHITE: WiU the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the ONGC proposes to set up mini­
refineries near expk>ratk>n sites and otfier places;

(b) if so, the details thereof;

(c) whether any such refineries had been 
commiesioned by ONGC during the last year; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to
(d) One mini-refinery wâ  commisstoned by the Oil and 
Natural Gas Corporation Limited on 3.9.2001 at Tatipaka 
in Andhra Pradesh with an installed capacity of 0.06 
minkm metric tonnes per annum. ONGC does not have 
any plans to set up any other mini refineries.
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Shortag* of Power Supply

4031. DR. N. VENKATASWAMY: Will the Minister of 
POWER be pleased to state;

(a) the details of estimated shortage of power supply 
in the country during the summer season this year; and

(b) the measures taken up to manage the shortage?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) The 
estimated energy and peaking shortage during the sumnfter 
season I.e. AprH-June, 2002 would be of the order of 7% 
and 12.5% respectively.

(b) The Government has planned to make the country 
eelf-suffteient in power by the year 2012. The following 
steps are being taken to achieve this target:

(i) Renovation and Modernisation (R&M) and life 
extension of existing old and inefficient 
generating units. Special funds under the 
Accelerated Power Development Programme for 
undertaking R&M schemes are being provided 
to States.

(ii) Speedy implementation of Reforms & 
Restructuring in the Power Sector.

(ill) Early stabilization of newly commissioned 
generating units.

(iv) Reduction in Transmission and Distribution 
losses.

(v) Promoting energy efficiency and conservatkjn 
measures.

(vi) Disbursement of loans by the Power Finance 
Corporation for improving operation and 
maintenance of thermal power stations under the 
Accelerated Generation Programme.

(vii) Expeditious implementation of capacity addition 
programme to enable doubling of the generation 
capacity by 2012.

(viii) Maximization of inter-state and inter-regional 
power transfer by construction ot transmission 
links and system improvement and finally leading 
to formation of the National Grid.

(ix) Fonmulation of hydel policy for exptoitation of 
hydro potential at a faster pace.

Dismantling of APM

4032. SHRI M.K. SUBBA: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government have assessed the 
impact on the current year's budget proposals for further 
dismantling of the administered prices mechanism in 
respect of petroleum products on the health of oil 
refineries in Assam;

(b) if so, whether the viability of these refineries is 
likely to be adversely affected during the ensuing year 
as compared to the last year, and

(c) the steps taken to restore these refineries to good 
health?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to
(c) As per the budget proposal for the year 2002-03, 
petroleum products produced by the north-east refineries 
are being charged excise duty at half the normal rates. 
With the grant of excise duty concessions, all the 
refineries in Assam, except Numaligarti Refineries Limited, 
will be in an advantageous position as compared to the 
Administered Pricing Mechanism period.*The reduction in 
the duty concesston of NumaNgarh Refineries Limited from 
the eariier 100% to 50% will adversely affect Its viability.

Conversion of Kandia-Bhatlnda Crude Oil Pipeline

4033. SHRI VILAS MUTTEMWAR; Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state:

(a) whether Indian Oil Corporation Limited propose 
to convert the Kandla-Bhatinda product pipeline into a 
crude oil pipeline; and

(b) if so, the benefit to be achieved as a result 
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) Yes, 
Sir.

(b) As per Indian Oil Corporation Limited, proposed 
conversion of Kandla-Bhatinda product pipeline into crude 
oil pipeline will result into saving in the capital investment 
and the time period tor putflng up facilities required for
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transportation of 6 million metric tonnes per annum 
(MMTPA) of additional crude oil required for the expansion 
of Panipat refinery from the existing capacity of 6 MMTPA 
to 12 MMTPA.

Commercial Viability of Electrlflad Rail Routes

4034. SHRI A. BI^HMANAIAH; Will the Minister of 
RAILWAYS be pleased to state:

(a) whether the Central Organisation for Railway 
Electrification (CORE) initiates and approves aH projects 
for railway electrification;

(b) if so, the project presently under consideration of 
ttie CORE for electrification;

(c) whether CORE assess the commercial viability of 
such projects;

(d) if not, the agency which assess the commercial 
viability and rate of returns on aH the new electiWcation 
projects; and

(e) the details of steps likely to be taken by railways 
to ensure that electrification projects are viable and not 
a burden on the railways?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
IRAJAQOPAL): (a) Railway Electrification proposals are 
initiated by Central Organisation for Railway Electrlfk t̂km 
(CORE)/Zonal Railways/Railway Board keeping in view 
ail the relevant factors including Traffic, Locomotives, 
Rates of Diesel/Electricity etc. and approved by the 
Ministiy of Railways in consultation with the Planning 
Commission.

(b) Foitowlng Railway Electriflcatton projects are under 
examirtation of the Ministry of Railways:

(i) Pune-Wadi-Guntakal

(li) Bina-Kota

(iii) Itarsi-AHahabad

(iv) Zafarabad-Moradabad

(V) Indore-Ujjain

Proposed by Central Organisation for Railway Electriftoation

Proposed by Western Railway

(c) to (e) The cost benefit evaluatton for investment 
made in electrlfteation is carried out by the Ministry of 
Railways regularly every year in the fomi of line haul 
cost for each mode of tractton. Only such electrification 
projects (except a few on operational considerations) that 
give a finarwiai rate of return of minimum 14%, are taken 
up.

Private Participation In RftD of Defence Sector

4035. SHRI GANTA SREENIVASA RAO: Will the 
Minister of DEFENCE be pleased to state:

(a) whether the government are seeking private 
paitkapatton in R&D of Defence Sector,

(b) if so, the details thereof;

(c) the percentage of Defence t>udget is being spent 
on R&D at present;

(d) whether the Qovemment have any proposal to 
invite multinatk)nal companies paiticipalkm in R4D; and

(e) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI QEORQE 
FERNANDES): (a) and (b) Qovemment is encouraging 
enhanced particlpatkm of private sector companies in 
Defence R&D to pool nattonal resources. In the last 
decade a large number of private sector companies have 
come fonward to participate in number of technotogy 
disciplines inckiding electronics, engineering, nwrowave 
devices, structural systems, armament sub-systems 
automotive power packs, aerospace components, 
components for armoured vehicles and military equipment/ 
stores.

(c) As per ttw Revised Estimate {BE) the fUiD budget 
is 6.83% of Defence budget for the year 2001-2002.

(d) and (e) Government has not received any 
proposal from any foreign multinatkmal companies in this 
regard.

Commiasloning of Programme of DO

4036. PROF. UMMAREDDY VENKATESWARLU: W» 
the Minister of INFORMATION AND BROADCASTINQ be 
pleased to state:
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(a) whether there is a major mismatch between the 
resources of Doordarshan and the programmes it 
produces;

(b) if so, whether 35% of the programmes of DD are 
commissioned from outside sources;

(c) if so, the details thereof and the reasons therefor;

(d) whether efforts have been made by Doordarshan 
to reduce outside commissioned programmes to only a 
maximum of 20% of programmes.

(e) If so, the details thereof and the steps proposed 
to be taken to activate the in-house programmes; and

(f) if not, the reasons therefor?

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a) No 
Sir.

(b) No Sir.

(c) Does not arise.

(d) Prasar Bharati has intimated that efforts are being 
made to reduce sourcing of programmes from outside to 
the minimum, but no percentage has been fixed in this 
regard.

(e) and (f) The entire publicity work for the Ministry 
of Rural Development and Health & Family Welfare is 
being done through DD Network in all the States of the 
country in different languages. Regional Kendras have 
been activated to produce programmes on different 
subjects. Doordarshan Kendras have also been guided 
to produce programmes on rural devetopment.

Foreign Investment In Power Sector

4037. SHRI PRIYA RANJAN DASMUNSI: WiH the 
Minister of POWER be pleased to state;

(a) the total foreign investment in India in power 
sector as on March 31, 2002;

(b) the total amount of private investment in respective 
States for 25 MW Hydel Power generation programme 
as on March 31, 2002;

(c) ttw total liability of the State Electricity Boards of 
West Bengal, U.P.. Bihar, Madhya Pradesh, Qujarat, 
Maharashtra and Punjab as on March 31, 2002; and

(d) the policy initiative the Government is 
contemplating to stabilise the Electricity Boards?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (c) 
Information is being collected and will be laid on the 
Table of the House.

(d) With a view to improve the financial position of 
the State Electricity Boards (SEBs), the Government of 
India (GOI) has embarked on a policy of reforms and 
restructuring of power sector. GOI has signed Memoranda 
of Understanding (MOU) with twenty States. The MOUs 
are a joint commitment of the Centre and the States to 
undertake reforms in a time bound manner. The State 
Governments’ commitment in these MOUs include 
constitution/operationalisation of SERCs,, 100% metering 
of 11 KV feeders, energy audit, reduction of technical 
and commercial losses, achievement of comrtiercial 
viability in distribution etc.

GOI has committed its support through additional 
allocation of power from Central Generating Stations and 
financial assistance through Accelerated Power 
Devetopment Programme (APDP) for strengthening of sub­
transmission and distribution as welt as for renovation 
and modernisation of thermal and hydel power plants. 
With a reformed and restaictured power sector and Getting 
up of regulatory commissions at the Centre and states, 
cash flow to SEBs or successor entities, Is expected to 
improve.

Government has recently approved a scheme for one 
time settlement of the outstanding dues of SEBs towards 
the Central Pubik; Sector Undertakings of the Ministry of 
Power, Department of Coal, Department of Atomfe Energy 
and the Ministry of Railways. The scheme covers 
outstanding principal and Surcharge as on 30.9.2002. The 
scheme envisages conversion of outstanding dues into 
State Government tax-free bonds and provides for waiver 
of substantial part of Surcharge and cash incentives for 
timely payments. The scheme Is linked to over all reforms 
to be undertaken by the States/SEBs and wouki help the 
SEBs/Utilities to dean up their books.

A Committee under the Chairmanstiip of Shri Deepak 
Parekh, Chainnan, Infrastructure Development Finance 
Corporatkm (IDFC), has also been cor̂ stttuted on 27th 
March, 2002 to k>ok into the Capital Restructuring and 
stmctural adjustment financing of State Bectrlcity Boards.
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[TmiKlation]

Manufacturing of Landminas

4038. SHRI MANIKRAO HOOLYA GAVIT: Will the 
Miniater of DEFENCE t)e pleased to state:

(a) the number of projects sanctioned for 
manufacturing landmines by the Qovemment during the 
last 20 years along with the details of amount spent on 
them so far,

(b) whether In spite of heavy amount spent on setting 
up of landmine manufacturing units, the army is dependktg 
on obsolete landmines; and

(c) If so, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) During the last twenty years only one 
project at an estimated cost of Rs. 25 crores has been 
sanctioned to produce Bar Mines. This was done as part 
of the bigger project to set up an Ordnance Factory at 
Bolanglr. The project has been completed.

(b) No obsolete mines are being put to operational 
use by the Army.

(c) Does not arise in view of (b) above.

[English]

CVC Report on Defence Deal

4039. SHRI RAM MOHAN GADDE:
SHRI M.V.V.S. MURTHI:

wm the Minister of DEFENCE be pleased to state:

(a) whether the Government have examined the 
Central Vigilance Commissioner report on all the major 
defence procurement since 1969;

(b) if so. the details thereof and the outcome of the 
CVC report;

(c) the action taken by the Qovemment against the 
guilty officials in each case; and

(d) if not, the time by ¥rtwch the CVC report is likely 
to be examined and implemented?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) Yes, Sir.

(b) to (d) The Report of the CVC is based on ‘Secref 
and Top Secret’ documents of the Ministry of Defence 
as welt as based on IB, CBI's Reports and has been 
classified as ‘Secref. Therefoie, II wouM not be in the 
public interest to divulge the details thereof.

In those cases, where CVC's recommendations have 
been finalised and accepted by the Ministry, actton to fix 
responsibility is in progress. In those cases, where 
recommendations have not yet been finalised diak>gue 
with the CVC is in progress.

Based on the CVC’s Recommendattons, rs t̂ructuring 
of the procurement process in the Ministry, is underway. 
The Defence Procurement Board has already been set 
up. Instructkms have been issued evolving a Standard 
Procedure for mandatory and time-bound scrutiny by the 
Comptroller and Auditor General and the Central Vigllanoe 
Commission of all major defence related purchase 
decisions. Instmctions have also been Issued regarding 
the role of authorised Indian representativea/agents of 
foreign suppliers in Defence purchases through a system 
of registratkm, declaration by the foreign suppliers of the 
services to be rendered by the agent and the 
remuneratton to be paid to them, important data on 
procurement has also been made available on the 
Ministry’s website encouraging accessibility and 
transparency. '

Use of Wooden Sleeper

4040. SHRI SHEESH RAM SINGH RAVI: WHI the 
Minister of RAILWAYS be pleased to state:

(a) whether the Planning Commission directed in 
October, 1986 that Indian railways shouM examine ways 
and means to drastically reduce the use of wooden 
sleeper turnouts In the interest of forest conservatkMis 
and to maintain ecotogical balance In the country;

(b) whether the Railway Board continued to procure 
wooden sleeper turnouts tUI the Supreme Court imposed 
a ban in May, 1999 on the procurement of wooden 
sleepers;

(c) if so, the reasons for not aoUng on the dlrectkMW 
of ttw Planrting Commission and the Supreme Court;

(d) whether the cost of one set of wooden sleeper 
tumout was higher than concrete sleeper turnout by Rs. 
35,500;

(e) whettwr flie Railway Board suffered a huge toss 
of money for not placing regular orders on the concrete 
sleeper turnouts;
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(() if 80, the total loss suffered tsy the rallwaye as a 
resMit thereof; and

(g) the action taken to tone up the functioning of the 
Railway Board and to fix the accountability and 
responsibility in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) Yes Sir.

(b) Procurement of wooden sleepers continued, but 
at a progressively reducing scale.

(c) and (e) to (g) Railway acted on the directions of 
Planning Commission and Supreme Court. Development 
of an alternative to wood for turnout sleepers was taken 
up in right earnest. A suitable alternative was found in 
prestressed concrete. But introduction of new technology, 
its perfection and full scale use takes time. Thereafter, 
developing infrastructure for manufacture of PSC Tumout 
Sleepers in adequate numbers, creating technical 
capabilities for the production, handling, transport and 
laying of these very heavy and longer sleepers also took 
time. Railways are developing these continuously. As a 
result, wooden tumout sleepers are getting replaced by 
PSC Sleepers progressively. Still, some wooden sleepers 
are required for maintenance of existing wooden sleeper 
tumouts. This requirement also is reducing progressively.

(d) Yes Sir, in the year 1994-95.

integrated Energy Policy

4041. SHRI Y.V. RAO: Will the Minister of POWER 
be pleased to state:

(a) whether the Tata Energy Research Institute has 
submitted an integrated energy policy;

(b) if so, the details thereof; and

(c) the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTl MEHTA): (a) to (c) The 
Tata Energy Research Institute (TERI) has presented a 
document titled 'Defining an Integrated Energy Strategy 
for Indie—A Document for Discusskxi, Debate and Action* 
on February 6, 2002 during the Delhi Sustainable 
Development Summit. The document highlights the urgent 
need for adopting an integrated approach to energy policy 
and the reforms process. The document brings out the 
economic advantages of doing so and also points towards

certain institutional changes that would have to be put in 
place to facilitate such an integrated approach to energy 
policy.

An Energy Poltey Committee has been set up in the 
Planning Commission to reconmiend an out line of the 
energy Policy for the next 15-20 years. The Tata Energy 
Research Institute is represented in this Committee.

Recommendations of Sabanayagam Committee

4042. SHRI T.M. SELVAGANPATHI; Will the Minister 
of LAW, JUSTICE AND COMPANY AFFAIRS be pleased 
to state:

(a) whether the Government have constituted an 
expert group to examine the representations received from 
the Chamber of Nidhis;

(b) if so, the details thereof;

(c) whether the Nidhi Companies have made 
representations with regard to the problems being faced 
by resulting into implementation of recommendations of 
the Sabanayagam Committee; and

(d) if so, the details thereof?

THE MINISTER OF LAW, JUSTJCBAND COMPANY 
AFFAIRS (SHRI ARUN JAITLEY): (a) and (b) Yes. Sir. 
An Expert Group under the Chairmanship of Shri A.R. 
Rao, Ex-Chairman, Income Tax Settlement Commission 
ak>ng with five other members including representatives 
of Reserve Bank of India, Chamber of Nidhis, Chamber 
of denefit Funds was constituted vide order dated 
13.2.2002 to examine various representations received 
pursuant to implementation of the recommendations of 
the Sabanayagam Committee. The sakl Expert Group has 
since submitted its report.

(c) and (d) Yes, Sir. Based upon the 
recommendations made by the Sabanayagam Committee, 
two Notifications both dated 26.7.2001 were issued. After 
issue of these Notifications. The Chamt>er of Nidhis and 
Federation of Benefit Funds'had made representations in 
respect of certain issues. The main issues on which 
representations were received relate to face value of 
shares. ratk> of net-owned fund to deposits, implementatkm 
of prudential norms, ceiNng on property loans, etc.

Mangalore Refineries and 
Petrochemicais Ltd. (MRPL)

4043. SHRI P.R. KYNDIAH: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state:
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(a) whether the Mangalore Refineries and 
Petrochemicals Ltd. (MRPL) requires an Infusion of Rs. 
800 Cfores for Its survival;

(b) If so, the details thereof; and

(c) the action taken by the Qovemnmnt to make it 
viable?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR); (a) and
(b) M/s Lazard India Limited, appointed by Mangatore 
Refineiy & Petrochemicals Limited (MRPL) for advising 
them on financial restructuring of the company, have 
advised MRPL that infusion of funds in the region of Rs. 
1000-1S00 crore is required for financial restructuring of 
MRPL

Opening of Airfield at Kargll

4045. COL (RETD.) SOIMA RAM CHOUDHARY: Will 
the Minister of DEFENCE be pleased to state:

(a) whether the work on Kargil Air FiekJ has been 
completed; and

(b) if not, the reasons for not opening the airfiekJ for 
operatton?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES); (a) and (b) No, Sir. However, Indian Air 
Force has canled out limited operatkjns at Kargll Air fleM.

Modernisation of Ammunition Depots

4046. SHRI SHANKERSINH VAGHELA:
SHRIMATI JAYASHREE BANERJEE;

(c) Hindustan Petroleum Corporation Limited (HPCL) 
and A.V. Birla group (ABG) are co-promoters of MRPL. 
HPCL has conveyed its in-principle concun̂ ence to the 
proposal of MRPL for a financial restaicturing in which 
apart from infusion of funds by a prospective investor, 
writing down of the equity holding of the promoters, 
renegotiation of the terms & conditions of loans by the 
Financial Institutions are proposed.

Press Information Data

4044. SHRI P.D. ELANGOVAN: Wifi the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state:

(a) whether the Government have any plans to 
facilitate press information data flow in various regional 
languages apart from Hindi and English;

(b) if so, the details thereof; and

(c) the wortt done by the Research and Publishing 
Wing of PIB during the last three years?

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a) 
and (b) While from the headquarters press releases etc, 
are made available in English, Hindi and Urdu, the 
Regional and Branch Offices of PIB disseminate 
infoimatton in the respective regk)nal languages. The press 
releases, backgrounders, features and photographs are 
also available on the PIB website.

(c) There is no research and publishing wing of PIB.

WUI the Minister of DEFENCE be pleased to state:

(a) whether the Government propose to modernise 
the ammunltton depots in view of frequent fire incktonts;

(b) if so, the names of the depots proposed for 
modernisation;

(c) the expenditure likely to be incurred on each 
depot;

(d) whether the Goverrunent has decided to set up 
two new ammunition depots; and

(e) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES); (a) to (c) Between 1950 and 1999 a total 
sum of Rs. 129 crores was provkjed for modernisation of 
ammunition depots. However, in order to meet the 
shortage of accommodation in the ammunitktn depots for 
storage of ammunitkm, projects of a vakje of Rs. 830 
crores involving all ammunitton depots have now been 
approved during the last 4 years. Expenditure on different 
ammunitktn depots wHI be made based on the projectkMis 
of work provided t>y them.

(d) and (e) In order to decongest the existing 
ammunition depots and to cater for the ammunition whk:h 
woukl accrue in the ensuing future, there is a proposal 
for the constructkm of some more ammunition depots 
which would use the latest technotogy. The decision 
regarding number and their k)calkNi has not yet been 
finalised.
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Qaug* CenvMvion

4047. 8HRI SAVASHIBHAI MAKWANA:
SHRI T.T.V. DHINAKARAN:
SHRI Y.G. MAHAJAN;
YOGI ADITYA NATH;
SHRIMATI JAS KAUR MEENA;
SHRI ASHOK ARQAL:

WUI the Minister of RAILWAYS be pleased to state;

(a) the total number of meter and narrow gauge rail 
lines In the country, State-wise;

(b) the target fixed and achieved for converting meter 
and narrow gauge tines into broad gauge lines during 
the Ninth Five Year Plan along with the expendtturo 
incurred thereon. State-wise;

(c) the length of the rail line targeted to be converted 
from meter gauge and nant>w gauge into broad gauge 
during the Tenth Five Year Plan, State-wise; and

(d) the funds allocated by the Union Government for 
this purpose?

THE K/IINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAQOPAL): (a) The Railway lines have been 
categorized gauge wise, group wise and section virise. 
They are not categorized as number of MG/NG lines 
statewlse, as the lines normally pass through more than 
one state. However, total km of MG/NG lines statewise 
as on 31.3.2001 are given in the enclosed Stateinent-I.

(b) The targets for gauge conversion are not fixed 
statewise. The project wise targets are fixed annually 
depending upon progress of works and availability of 
resources. The details of target fixed/achievements for 
gauge conversion during 9th plan with statewise breakup 
is given in the enclosed statement-lt. As some of the 
projects cover more than one state, It may not be feasible 
to give details of expenditure incurred statewise. However, 
likely expenditure for the gauge conversion plan head 
during 9th plan is 3859 crs (Gross).

(c) and (d) This will be known only after finaHsation 
of 10th five year plan. However, target of gauge 
converskm of S42 km of MG/NG lines has been fixed for 
2002-2003 with an aUocation of Rs. 862.21 crores.

Stmtmnwnt

Stale-wise total length of MQ/NG Unaa (aa on 
31.3.2001) Is as undent

S.N. Name of State MG NG

1 2 3 4

1. Andhra Pradesh 686 37

2. Aitmachal Pradesh 1 0

3. Assam 1330 0

4. Bihar 1226 0

5. Chhattlsgarti 0 89

6. Delhi 22 0

7. Goa 0 0

8. Gujarat 2422 876

9. Haryana 322 4

10. Himachal Pradesh 0 246

11. Jammu & Kashmir 0* 0

12. Jharkhand 0 69

13. Kamataka 521 0

14. Kerala 117 0

15. Madhya Pradesh 500 727

16. Maharashtra 500 754

17. Manipur 1 0

18. Meghalaya 0 0

19. Mizoram 2 0

20. Nagaland 5 0

21. Orissa 0 142

22. Punjab 0 12

23. Rajasthan 2809 89

24. Sikkim ' 0 0
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1 2 3 4

25. Tamil Nadu 2145 0

26. Tripura 45 0

27. Uttaranchal 61 0

28. Uttar Pradesh 1772 0

29. West Bengal 489 220

Union Territories

1. Andaman & Nkx>bar 0 0

2. Chandigarii 0 0

3. Dadra & Nagar Haveii 0 0

4. Lakshadweep 0 0

5. Pondteherry 11 0

All India Total 14987 3265

HIMng of RalM by CabI* Oparatpra

VAtSAKHA 3. 1824 (Sake)

Statement-U

The state-wise breakup of guage conversion targets/ 
achievement during 9th plan has been as under-

State Target Fixed 
(in km.)

Achievement 
(in km.)

Andhra Pradesh 244 214

Assam 186 186

Bihar 138 138

Gujarat 187 187

Karnataka 217 235

Madhya Pradesh 50 50

Maharashtra 348 266

Rajasthan 102 102

Tamil Nadu 509 509

Uttar Pradesh 161 216

Total 2142 2103

4048. SHRI SURESH RAMRAO JADHAV:
SHRt PAWAN KUMAR BANSAL 
SHRI GANTA SREENIVASA RAO:

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether some TV Channels have raised rales for 
their signals to the Cable Operators;

(b) if so, the details thereof;

(c) whether the hike has been effected In consultation 
with the Government; and

(d) if so, the impact of the said hike on the 
subscrtbers?

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a) to
(d) There are no provisions in the Cable Television 
Networks (Regulation) Act, 1995 or the Rules framed 
thereunder to regulate the subscription charges levied by 
the Pay Channels or Cable Operators or the charges 
payable by the Cable Operators to the TV Channel 
Companies. These are governed by commercial 
arrangements between the Broadcasting Companies, 
Cable Operators and the subscribers, and the Qovemment 
does not regulate them.

Residential Telephone Paelfltles 
to Civilian In Navy

4049. SHRI BRAHMA NAND MANDAL:
SHRI AMAR ROY PRADHAN:

Will the Minister of DEFENCE be pleased to refer to 
the reply given to Unstarred Ouestkm No. 1762 dated 
November 30, 2000 and state:

(a) whether his Ministry has received complaints from 
Members of Parliament that officers promoted on In-aitu 
basis in the pay scale of Rs. 12000-Rs. 16500 In Defence 
Research and Development Service under Defenoe 
Research and Development Organisation are being 
provided with residential telephone facility, whereas the 
officers promoted in the same scale and posted to Naval 
Headquarter were being deprived of this facility;

(b) if so, the number of complaints received during 
2001;

(c) wtiether after receipt of the complaints, the Army 
Headquarter, Air Headquarter, Department of Defence 
Production «id Supplies and office of the Joint Secretary
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(Training) and ChM Adminiatrative Officer of his Ministry 
granted residential telephone facilities to SCSOs but the 
said facility is yet to t>e given to SCSOs of Neval 
Headquarter; and

(d) if so, the time by which this facility is lil<ely to be 
provided to the SCSOs of Naval Headquarter?

THE f̂ lNISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) and (b) Yes, Sir, complaint from one 
MP has been received.

(c) and (d) Ail civilian officers working in Services 
HOrs promoted on regular basis in the scale of pay of 
Rs. 12000-375-16500 (pre-revised pay scale of Rs. 3700­
150-5000) hold posts equivalent to that of Deputy 
Secretary and are normally entitled to residential 
telephones. However, officers promoted on in-situ basis 
in the sanw scale and not given duties and responsibilities 
corresponding to that of Deputy Secretary are treated as 
a separate categoiy and are not given the facility of 
residential telephones.

(a) the details of level croeaings in Tamil Nadu and 
other States indicating whether theae are on the National 
highway or State highway etc;

(b) the nunnber of accidents together with the number 
of persons IdHed and injured at these level crossings 
during the last three years, State-wise;

(c) whether the Government have any scheme to 
construct over/under-bridges on these level crossings; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) Railway-Zone-wise details of level 
crossings (excluding ‘D* class cattle crossings) on National 
Highway, State-Highway and other route falling in the 
State of Tamil Nadu are as under

(Translation} Railway National State Other Total
Highway Highway Road

Unauthorised Persons at Platforms
Southern 65 199 2256 2520

4050. SHRI MOHAN RAWALE: Will the Minister of
RAILWAYS be pleased to state: South Central 0 0 5 5

(a) whether thousands of unauthorised persons reach .

upto platfonDs due to lax ticket checking system at the Total 65 199 2261 2525
railway stations whk:h causes loss of lakhs of mpees to
the railways and also poses grave threat to the security; Statistics of level crossing (excluding ‘D’ class cattle
and crossings) on National Highway, State Highway and other

roads fallina in other States are as under—
(b) if so, the concrete steps taken or proposed to be

taken in this regard? Railway Nattonal State Other Total
THE MINISTER OF STATE IN THE MINISTRY OF Highway Highway Road

PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS (SHRI 0. 1 2 3 4 5
RAJAGOPAL): (a) and (b) No, Sir. However, at times
some persons manage to enter the platfomra due to open Assam 36 79 908 1023
nature of Railway Stations. To cuito such unauthorised
entries, instructions exist for manning of various gates Andhra Pradesh 33 135 2543 2711
and these are reKerated from time to time. Besides,
regular drives are also conducted in association with the Bihar 22 84 2058 2164
police to check the entry and movement of unauthorised
persons and anti-social elements at all major stations. Chhattisgaiti 12 13 544 569

[English] Delhi 2 9 46 57
Accidents at Level Crosslrtgs Gujarat 25 174 4143 4342

4051. SHRI P. KUMARASAMY:
SHRI NAGMANI: Haryana 12 29 830 871

Will the Minister of RAILWAYS be pleased to state: Himachal Pradesh1 7 - 12 36 55
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1 2 3 4 5 1 2 3 4 5

Jammu & Kashmir 0 0 30 30 Uttar Pradesh 86 1381 4352 5819

JhaiMiand 13 52 766 831 Uttaranchal 0 0 69 69

Karnataka 18 148 1410 1576 West Bengal 209 79 2042 2330
Kerala 16 12 517 545

Chandigarti 0 0 7 7
Madhya Pradesh 

Maharashtra

20

24

162

107

2220

2241

2402

2372
Pondicherry 1 1 16 18

Manipur 1 0 2 3
Goa 0 11 S 16

Mizoram 0 0 1 1 Nagaland 0 0 1 1

Orissa 7 74 1377 1458 Total 608 2784 30798 34190

Punjab 25 90 1649 1764 (b) The number of Level Croesins Accidents &

Rajasthan 39 132 2969 3140
number of persons kitted/injured at Lewi Crossings are 
maintained Zone-wise and not State-wise. Number of

Tripura 0 0 16 16
accktents and number of persons killed/injured are given 
betow:—

LEVEL CROSSING ACCIDENTS

S.No. RLY 1999-2000 2000-2001 2001-2002*

Manned Unmanned Manned Unmanned Manned Unmanned

1. CR 5 7 1 5 1 6

2. ER 2 0 0 0 1 0

3. NR 4 14 6 25 2 27

4. NER 0 14 1 13 1 IS

5. NFR 3 4 0 5 1 2

6. SR 2 8 1 6 1 9

7. SCR 2 12 1 12 0 10

8. SER 5 5 0 5 1 8

9. WR 3 3 1 1 0 3

10. KRC 0 0 0 1 0 0

11. Total 26 67 11 73 8 80

*FlgurM for 2001-2002 v e  ptovMonal
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S.
No.

RLY

CASUALTIES AT LEVEL CROSSING ACCIDENTS

1999-2000 2000-2001

Manned Unmanned Manned
2001-2002*

Kiled It^ied Kited Injured Kited Injured Kied Injured
Manned Unmanned

Kied Kled Injuied

1. CR 3 13 22 11 0 0 6 9 2 4 14 11

2. ER 5 17 0 0 0 0 0 0 3 1 0 0

3. NR 6 7 44 50 13 8 43 52 0 20 55 49

4. NER 0 0 77 76 2 2 20 8 6 0 45 55

5. NFR 6 17 5 5 0 0 16 10 1 2 0 13

6. SR 9 13 29 39 0 0 6 22 0 0 9 29

7. SCR 1 4 18 39 1 1 23 26 1 0 13 10

6. SER 3 10 3 4 0 0 12 19 0 1 71 26

9. WR 4 5 3 4 0 4 2 2 Q 0 5 8

10. KRC 0 0 0 0 0 0 10 4 0 0 0 0

11. Total 37 86 201 228 16 15 138 152 13 28 152 201

(c) and (d) As per rule, the Road over bridges are 
constructed in lieu of busy level crossing where traffic 
density Is one lakh or more TVUs on cost sharing basis 
otherwise all such worl. are considered on deposit/BOT 
terms after receiving finn proposal from the concerned 
State Govt, fulfilling all the preliminary pre-requisites 
required under extant rules. At present there are 341 
works of Road over bridges/Road under bridges going 
on at various stages of planning and execution having 
been sanctioned on cost sharing basis, 101 works on 
deposit terms and 66 works on BOT basis of Indian 
Railways.

fTranalation]

Free Operation of Touts at Various 
ReMrvatlon Centres

4052. DR. BALIRAM;
SHRI BIR SINGH MAHATO;

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Government are aware that the touts 
are operating freely at various reservation centres in Delhi, 
Dadar, V.T., Church Gate, Mumbai central and Kalyan in 
MumabI in view of the summer vacation and they are 
also providing reserved tickets to the passengers; and

(b) if so, whether there is any proposal to prevent 
black-marketing of railway tkskets during summer vacatton 
duo to nexus between touts, railway employees and 
polkse?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) and (b) A few Instances have come 
to notice. In order to curb the menace of touts, regular 
and surprise checks are conducted by the Commercial & 
Vigilance departments both in and around reservation 
offices at all important stations including Delhi & Mumbai 
areas. Police is also involved in the drives against touts. 
Strict disciplinary action is taken against any railway staff 
found conniving In malpractkses under the Discipline & 
Appeal Rules. During peak msh periods, monitoring at 
important locatkins is stepped up. Zonal Railways make 
special arrangements during the peak rush periods 
including Summer Vacations so as to ensure smooth 
functtoning of reservatton arrangements.

Status of Cases wtth MRTP Commission

4053. SHRI RAM TAHAL CHAUDHARY: Will the 
Minister of LAW, JUSTICE AND COMPANY AFFAIRS be 
pleased to state:
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(a) the status of cases pending with the Monopolies 
and Restrictive Trade Practices Commission, State-wise;

(b) whether the Monopolies and Restrictive Trade 
Practices Commission has canled out any review in regard 
to the cases pending in Metropolitan cHies and cases 
filed and settled State-wise during the last three years;

(c) if so, the details thereof; and

(d) the steps taken or proposed to be taken to 
restructure cuid strengthen the MRTP Commission?

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI ARUN JAITLEY): (a) The Monopolies 
and Restrictive Trade Practices (MRTP) Commission is a 
national level quasi-judicial body and it goes not maintain 
state-wise status of pending cases. As on 31.03.2002, 
2553 cases were pending for consideration with MRTP 
Commission.

(b) No review has been carried out by the 
Commission with regard to cases pending in metropolitan 
cities, or cases filed and settled state-wise.

(c) Does not arise.

(d) The Govemment has introduced the Competition 
Bill-2001 in the Lok Sabha on 06.08.2001 which, Inter- 
aUa, provides for repeal of MRTP Act, 1969 and for setting 
up an adjudicating relief machinery by way of a 
Competitkm Commission of India (CCI), which would be 
a Ouasi-Judidal body.

[Ens îah]

Requirement of Prisms in Defence Sector

4054. SHRI SUNIL KHAN: Will the Minister of 
DEFENCE be pleased to state:

(a) whether the prisms are requirsd in defence sector

(b) if so, whether the prisms are being imported;

(c) if so, whether the prisms are available with
B.O.G.L. In West Bengal; and

(d) if so, the reasons for not procuring the same 
from B.O.G.L?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) Yes, Sir. Various types of prisms in 
different shapes and sizes are used in various optical 
and electro-optical instruments required for the Amwl 
Foices.

(b) Prisms for defence sector are made from glass 
blanks which are available from Indigenous sources 
including Central Glass and Ceramic Research Institute 
(CGCRI), Kolkata and Bharat Ophthalmic Glass Limited 
(BOGL), Durgapur. Some of special optksal glass blanks 
which are not produced by CGCRI and BOGL are 
imported.

(c) No, Sir. Only optical glass material for prisms is 
available at B.O.G.L

(d) Does not arise.

Loan given by CONCOR

4055. SHRI ARUN KUMAR: Will the Minister of 
RAILWAYS be pleased to state:

(a) whether Container Cooperation of India 
(CONCOR) has given loans to contractors from Its surplus 
fund in violation of the Govemment guidelines;

(b) if so, the details thereof;

(c) whether any enquiry has been conducted by the 
Govemment in this regard; and

(d) if so. the outcome thereof and the action taken 
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) No, Sir. Extant Govemment guidelines 
are being adhered to whenever surplus funds are invested 
by Container Corporation of India Ltd. (CONCOR) 
including grant of loans.

(b) to (d) Do not arise.

Installation of Safety Standards

4056. SHRI SHIVAJI VITHALRAO KAMBLE: Will the 
Minister of POWER be pleassd to state:

(a) whether fuel complexes/power plants in the 
country are observing/implementing intemational safety 
standards as regards maintaining health records of the 
employees to monitor safety standards;

(b) if so. the details thereof;

(c) whether woriters Union/Association of these plants 
has been pressing for transparency in ntaintenance of 
health records; and
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(d) if so, the reaction of the Qovemment thereto and 
the eteps taken/propoeed to ensure implementation of 
safety standards strictly as per international guideKnes?

THE Î INISTER OF STATE IN THE MINISTRY OF 
POWER <SHRIMATI JAYAWANTI MEHTA): (a) to (d) The 
details are given in the enclosed statement.

Stat&mBnt

SI.No. Name of 
Organisation

Whether fuel complexes/ 
power plants in the 
country are obsen^ng/ 
i m p l e m e n t i n g  
international safety 
standards as regards 
maintaining health 
records of the 
employees to monitor 
safety standards

If so. the details thereof Whether woricers Union/ 
Association of these 
plants has been 
pressing for 
transparency in 
maintaining of health 
records

If so. the reaction of the 
Qovemment thereto and 
the steps taken/ 
proposed to ensure 
implementation of safety 
standards strictly as per 
International guidelines

1 2 3 4 5 6

1. Haryana Power 
Qeneratton 
Corporatkxi 
Ltd.

Yes. as applicable In 
India

Medteal Is being done at 
Health Centres which 
focus on vision, hearing, 
chest X-ray. blood test

Transparency is being 
maintained and there is 
no objection from 
associatk>n/unk)n.

Suggestion of union/ 
association ,are being 
implemented

2. Dspartment of 
Atomic Energy

Yes.

Madhya 
Pradesh Stats 
Electricity 
Board

Health check up of 
employees is being 
done as per the 
provisions of Factory 
Act. 1048 and MP 
Factory Rule, 1962

for sugar, hb. urine and 
special test when
required.

Periodical examination Is 
being done which
Includes pathological 
Investigation. Health 
records are maintained 
as per International 
Standards.

Not Applicable.

Workers are satisfied 
with transparency.

Not Applicable.

Calcutta
Qectrlclty
Supply
Company

Maharashtm 
State Electricity 
Board

Medical treatment/ 
hospttallsatk>n is being 
given to the employees 
with regular checkup by 
resklent rnsdlcal officer 
of the company.

Yes, as per Factory Act, 
1946 and Maharashtra 
Factory Rule. 1963

Medk:al record book is 
given to all empk>yees

Pre-emptoyment medkral 
examinatk>n is carried 
out and records are

Union/association have 
never pressurized for 
transparency of health 
records. As per section 
41(6) of MP Factory 
Rule. 1962 safety 
committee have been 
constituted comprising of 
equal representative 
from management and 
workers to inspect 
records.

Pulmonary test and 
chest X-ray is being 
conducted for fuel 
handling plant
employees. Eye sight 
test for kxx> drivers as 
per the provisions of 
Factory Act and Rules.

All health records are 
available

Record is being 
maintained in the 
Medical Deptt. of the 
company.

Not appUcable.
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malntainftd. Periodical 
iTMdlcal examlnallon It 
canltd out one* In two 
yaan (or aR amployaM 
oxpoMd to hazardous 
conditions Chest X-ray 
Audkxnetiy test & Lungs 
function test Ambulance 
n also available.

P u r^  State
Bectndty
Board

7. Delhi Vidyut 
Board

Ra|asthvi 
Vidyut 

Utpadan 
NIgMn Ltd.

Andhra

Safety standards of the 
highest order available 
in the country Is being
I ■■m l a  n —KTipi0fn«niBa.

Safety norms as per 
Factory Act. 1948 and 
DeIN Factory Rule. 1950 
are being followed. 
Medical facility as per 
CQH8

National safety
standards are being 
Implefnented/obsen/ed In 
thermal power station. 
Adequate safety 
measures have been 
adopted various levels 
to safeguard the health 
of employees from 
occupational hazard. 
Dispensary Is in 
operation In the staff 
colony. Medteal checkup/ 
vaccination camps are 
being organised. 
Employees equipped 
with suitable safety 
equipment and fire 
stations are functional 
round the clock. 
Contingency plan has 
been prepared and 
circulated to train the 
employees to cop up 
wtth any emergency.

The employees of all 
power plants of 
APQENCO were

Goggles and aprons of 
best quality material at 
the time of carrying out 
welding, gouging, gas 
cutting and grinding 
purposes are provkM to 
workers so as to avokJ 
any health hazards.

Not appHcable

Not applicable

Employees get regular 
medical treatment at 
dispensaries. Ambulance 
vans are also provided 
to meet any emergency. 
No specific
representations from 
workers union/
assodatton received in 
tNs regard.

Union/Association are 
fully aware of 
traneparency In 
nfiaintenance of health 
records. They also 
participate In health 
checkup camps.

No workers union/ 
association is pressing 
for transparency in the 
maintenance of health 
records

Included m part-C

The medM examlnatton 
of employees exposed 
to oocupoitonal hazards

There Is no proposal to 
Implement safety norms 
as per Factory Act, 1946 
and Delhi Factory Rule, 
10S0 are In vogue.

Not applicable.

The Issue o t medical 
check up o( employeee 
is being discussed by

Coneervadon of natural 
resources and
•nvtronmental protection
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Corporation
(Ltd.
(APQENCO)

10. Quiarat
Electricity
Board

11. Assam State
Electricity 
Board (ASEB)

provided with safety 
appliances.

Under the provisions of 
Factory Act., 1948 
(amended In 1995) and 
code of practice on 
occupational safety and 
health audit 18*14489/ 
1998, the order of the 
employees Is maintained

At present, Power Plants 
under ASEB are not 
observing/implementing 
the intemational safety 
standard for maintaining 
health records of 
employees to monitor 
safety standards

Uke dust noise and heat 
is conducted in the 
existing hospitals of the 
power plants which are 
managed by APQENCO

The health check up of 
employees Is carried out 
and health record is 
maintained.
(a) Pre-employment 
medical check up and 
examinations at Civil 
Hospitals of every 
empk>yee.
(b) Routine medical 
check up and 
examination as per 
Factory Act once in 
every year

Does not arise

the members of various 
union/associatk>ns In the 
review meetings being 
held with the Station 
Heads and other Senk>r
Officers
APQENCO

of the

Workers union/
associatkm of plants are 
satisfied with health 
records being
maintained

No

to achieve sustainable 
development being 
primary objective of 
APQENCO and Is 
concentrating on the 
foHowing issues:
(i) optimisation of 
productivity and 
e n v i r o n m e n t a l  
performance of the 
statk>ns
(II) Improvement of the 
operation practk̂ es and 
use of better grade fuels 
(ill) compliance of 
statutory norms by 
i m p l e m e n t i n g  
upgradatlon/modificalkxis 
(iv) green belt
devek>pment.

For the safety standards 
necessary steps are 
taken from time to time.

Does not arise

12.

13.

Karnataka 
Power 
Corporatk)n 
Ltd. (KPCL)

Natk>nal 
Thenmal Power 
Corporation

Generating Stations and 
Power Plants of KPCL 
are covered and
maintained as per the 
Factory Act and
s u b s e q u e n t  
amendments.

Yes, as per statutory 
requirement.

Full fledged hospitals 
with qualified staff and 
established in projects. 
Health records of each 
employee and their 
family members are 
maintained at their 
hospitals.

The medteal examinatkx) 
of the employees 
engaged In hazardous 
process Is being done

No such pressures from 
Unions.

Health records kept In 
hospitals can be seen 
as and when required.

There Is no specific 
prsesurs for tansparency in 
msMM^ofheanhieooidi 
from Union/Anodtfon.

Safety Officers are 
posted in an the NTPC 
pcM̂ er staltons to ensure 
\tr^AmnertM on of safety
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14. Bihar State 
Electricity 
Board (BSEB)

15. Damodar
Valley
Corporation
(DVC)

16. Neyveli Ugnlte 
Corporation 
Ltd. (NLC)

yearly and health 
records are being 
maintained at plant 
hospHale

Power Plants of BSEB 
are observing/
implementing all the 
standards provided In 
Factories Act.. 1948 in 
Article-11 to 20. 
concerning the health 
provision of employees, 
workers In operation & 
maintenarK̂ e of the plant

Power plants of DVC 
are observing/
implementing safety 
standard for maintaining 
health record of 
employees of DVC to 
monitor safety standard

The health records of 
the employees are being 
maintained to monitor 
the safety standards

As per Factory Act/Rules 
for workers of DVC 
empk>yed in hazardous 
process. Such
emptoyees are medkxRy 
examined by qualified 
DVC Doctors
perk)dk»lly.

Perk)dk:al medical check 
ups of the employees 
are being canled out by 
the Industrial Medical 
Cell of NLC General 
Hospital. Medk:al records 
of all the empk>yees are 
maintained in
Occupational-Health 
Department of the 
Hospital.

No

standards as per
statutory requirements.

Does not arise.

Workers of DVC and 
their representatives do 
not put pressure on the 
management for 
transparency In the 
maintenance of health 
records of Its 
empk>yees.

There Is no demands 
from the workers union/ 
association for the' 
transparency in 
maintenance of health 
records.

DVC Issues different 
OM/Cifcular for proper 
Implemerttatkx) of safety 
standards In the power

Not appHcable.

4057.

Uberal Cod* for Cantor Board

SHRIMATI KANTI SINGH:
DR. RAQHUVANSH PRASAD SINGH:

ANDWill the Minister of INFORMATION 
BROADCASTING be pleased to state:

(a) wtiather the Government have received any 
proposal from the Censor Board of India for making 
Liberal Code in the freedom of expression and the 
censor’s scissors on the U.S. pattern;

(b) if so. the details theiwf along with the reasons 
advanced by tfie Censor Board in thto rsgard;

(c) whether the Government propose to amend the 
Cinematograph Act, 1952; and

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a) 
and (b) No such proposal has been received from the 
Central Board of Rim Certification (CBFC).

(c) and (d) An E)ipert Committee has been constituted 
to review eome of the statutes related to the Ministry of 
Infomnation and Broadcastirtg under the Chainnanship of 
Shri P.M. Bakshi, rMired Mwnber (Secretary) of l^w 
Commisskin. Review of the Cinematograph Ad, 1952 also 
faHs under the purview of this Expert Committee.

P'ranslaUon]

Strengthening of Security

4058. SHRI SATYAVRAT CHATURVEDI:
SHRI SUNDER IlAL TIWARI:

(d) if 80. the drtaHs thereof? Will the Minister of DEFENCE be pleased to state:
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(a) whether keeping in view the provoldng activities 
of Pakistan, the Unkin Government had strengthened the 
security arrangements at the Indian borders and 
kifonna^ to tNs effect has been given through the 
newspapers and other mediae;

(b) whether the above action of the Government is 
proper in the interest of the nation;

(c) if not, whether the Government propose to take 
actkm against the persons who leak the activities in regard 
to the military preparedness; and

(d) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) Infomiation reganjing strengthening of 
security arrangements along the borders was provided to 
the media through hand-outs, features, press conferences, 
press briefings, etc. as per the provisions of the technical 
publicity aries of the Press Informatton Bureau and the 
Directorate of Public Relations, Ministry of Defence from 
time to time.

(b) In a democracy the Government is expected to 
infonn the public about the situation along the borders in 
the interest of the nation. However, keeping in view the 
security of the country, no specific infonnatk>n regarding 
the deptoyment of troops is given.

(c) and (d) Dot not arise.

[English]

Oil Refinery at Paradeep

40S9. SHRIMATI KUMUDINI PATNAIK: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state:

(a) whether the expenditure targeted to be made for 
oil refinery at Paradeep has been reduced to 50% by 
the end of Febnmry, 2002 and the reasons for such 
reduction in expenditure and delay of the progress;

(b) whether the Pro)ect has been posed for review 
to M^. ICICI; and

(c) If so, the details of the report of the ICICI 
regarding the demand supply projectkm in their appraisal 
report relating to the Oil Refinery at Paradeep?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY

AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) 
Budget Estimate (BE) of expenditure originally targeted 
for Paradip Refinery project was revised from Rs. 1275 
crore to Rs. 414.60 crore for the year 2001-2002 since 
mayor contract could not be awarded as per schedule 
due to delay in project implementatk)n. The reasons for 
delay in implementation and review of project schedules 
of Paradip refinery are as under—

(i) Withdrawal of joint venture partner Kuwait 
Petroleum Corporation from the pn êcL

(ii) Withdrawal of sales tax concessions by the 
Government of Orissa in February, 2000, 
affecting the viability of the project; A fresh 
package of incentives has now been approved 
by the Orissa Government.

(iii) Due to increase in project cost and present 
supply demand situation of petroleum products 
in the country.

(b) and (c) Yes, Sir. The project appraisal report of 
ICICI was based on the assessment of ‘Demand Supply 
Projecttons of Petroleum Products” by M/s. Chem System, 
U.K., the main details of which are given below:—

(i) The total demand for the year 2005-2006, 2010­
2011 and 2015-2016 has bpen projected as 
122.3, 151.03 and 164.61 mlllton metric tonnes 
per annum (MMTPA) respectively.

(ii) Projections of supply demwmd balance in the 
country have been indicated as given bek>w:

(MMTPA)

2005-2006 2010-2011 2015-2016

10.51 7.71 (7.36)

Surplus Surplus Deftelt

[Transfatkm]

Freight Tnrffic

4060. SHRI NAGMANI: Will the Minister of 
RAILWAYS be pleased to state:

(a) the percentage of increase effected in passenger 
fare and freight charges during the last three years;

(b) whether a large amount of revenue eanied
from freight charges is t>eing spent on passenger 
amenities; *
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(c) if 80, whether freight traffic, which is the main 
source of earnings of Indian Railways, is being diverted 
to other means of transport; and

(d) if so, the steps taken by the Railway to ensure 
that the funds received from freight charges, is not spent 
on passenger amenities?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAQOPAL): (a) The average percentage increase in 
the passenger fares and freight rates during the last three 
years are given below;—

(e) if so, the detals about 
available of the company and

the unclaimed dividend 
translened In this account;

Year Passenger Fares Freight rates

1999-00 2.07% 3.23%

2000-01 — 2.47%

2001-02 — 2.02%

(b) to (d) The expenditure on Railways is incurred 
out of the Railways revenues. No distinction as to the 
source of revenue like from freight or passenger earnings 
etc., is made while incurring the expenditure.

Although the Railways’ market share in freight trafffc 
has declined over the years, the quantum of freigfit traffic 
carried by the railways has registered a steady growth. 
However, the decline in market share is not takkni place 
as a result of e)9>enditurs being incurred on the passenger 
amenities. In fact. Railways are taking various measures 
to furttwr improve the passenger amenities.

[En^ish]

Investors Education and Protection Furtd

4061. SHRI KIRIT SOMAIYA: Will the Minister of 
LAW, JUSTICE AND COMPANY AFFAIRS be pleased to 
state:

(a) whether the Departnwnt has started investors 
education and protection fund;

(b) if so, the nature of the fund:

(c) whether a very small amount has been available 
to this fund;

(d) whether the Department has collected the figures 
and amount of unclaimed dividend from various 
companies;

(f) whether the Qovemment has planned to make 
any suggestion to the auditors to ntake disck>sure 
regarding transfer of unclaimed dividend to investors 
protection fund;

(g) if so. the

(h) whether the Department has planned a campaign 
on investors educatkm and awarsness; and

(i) if so, the details thereof?

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI ARUN JAITLEY): (a) Yes. Sir.

(b) The Investor Educatton and Protection Fund shaH 
be utilized for protection of Investors. As per Sectton 205 
C (2) of the Companies Act. 1956, the foNowing amounts 
Shan be crecflted by the companies to the Fund, If they 
have remained unclaimed and unpakJ for a period of 
seven years from the date they became due for payment:

(I) unpaM divkiend

(ii) un-paid application money received by 
companies for allotment of securitlee and due 
for refund;

(ill) un-pakl matured deposits.

(iv) uni>aM matured debentures

(v) interset accrued on the amounts referred to in
(i) to (iv) above.

(c) An anwunt of Rs. 3.02 crores has been nwde 
available to the Department under this Fund during the 
finandai year 2002-03.

(d) and (e) According to the avalable informatkm up 
to tfte end of February, 2002 an amount of Rs. 23.51 
crores has been dep^ed by the companiee in this 
aocount

(0 and (g) Scheduto'VI is being amended to provkie 
for diedoeurss regarding transfer of unclaimed amounts, 
mentkmed In rsply to part (b) of tfie OuestkMi, to Hie 
Investor Educatkm and Protection Fund.

(h) and (i) Yes. Sir. The foNowing are the basic 
objectives of the Investor Educatkm and Protection Fund:

(I) creating awareness among investors about 
varkMW investment opttone.
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(fi) educating the Investors about risk involved In 
any investment programnw.

(ill) educating the investors about their rights under 
various laws of the country.

European Film Festival

4062. SHRIMATI RENUKA CHOWDHURY: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state:

(a) whether the Ninth European Film Festival was 
held in New Delhi from March 7, 2002 onwards;

(b) If so, the countries which have participated in the 
festival; and

(c) the basic theme and the main objects of the 
festival and the achievement made therefrom?

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a) 
Yes, Sir. The Ninth European Union Film Festival was 
held in New Delhi from 5-12 March, 2002 and 
subsequently in Chennai and Kolkata.

(b) Fifteen European countries namely, Spain, 
Denmark, Greece, Italy, Ireland, The ftetherlands, 
Luxembourg, United Kingdom, Austria, Gemnany, Finland, 
Portugal, France, Sweden and Belgium participated in 
the Festival.

(c) There was no specifk: theme for the festival. The 
objective of the festival is to promote cultural interaction 
between the people of the European Union Member states 
and the people of India through the medium of cinema. 
The response to the festival from the viewing public was 
very enthusiastic. As such the festival was successful.

[TranslatlonJ

Programme Advisory Committee on AIR/DD

4063. SHRI Y.G. MAHAJAN: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state;

(a) whether the Programme Advisory Committees 
have been set up for various All India Radio and 
Doordarshan Kendras;

(b) if so, the details thereof, Doordarshan Kendra- 
wise and AIR Station-wise;

(c) the nonns laid down for appointing an authority 
for constitution of these committees and the number of 
meetings hekl by each of such committees of various 
Kendras during the last three years, till date;

(d) the composition and terms of reference made for 
the committee;

(e) whether such committees have not been 
constituted for some Kendras;

(f) if so, the details thereof and also the reasons 
therefor; and

(g) the time by which the PAC would be constituted 
for all the Kendras?

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a) 
and (b) Prior to the formation of Prasar Bharati, 
Programme Advisory Committees (PAC) for AIR Stations 
and Doordarshan Kendras were set up as per the 
guidelines issued by the Ministry of Information & 
Broadcasting. These committees were last constituted in 
199S/1996 for a period of two years, for 74 All India 
Radio Stations and 13 Doordarshan Kendras. As per the 
guidelines, these could continue to function even after 
the expiry of the term till the new Committees were 
constituted. .

Prasar Bharati has infonned that they had fonnulated 
fresh guidelines in September 2001 for constitutton of 
PACs for AIR Stations and Doordarshan Kendras. While 
no PAC for any Doordarshan Kendra has been constituted 
so frr, PACs for AIR stations at Jallandhar, Maduari, and 
Siliguri, have been constituted as per the new guidelines.

(c) and (d) Composition and terms of reference of 
PACs as laid down in the guidelines is enclosed as 
statement.

Prasar Bharati has informed that information regarding 
number of meetings held by PACs at each Kendra is not 
centrally maintained.

(e) to (g) Prasar Bharati has infomied that the Prasar 
Bharati Board in its last meeting held on 9.4.2002 has 
decided to once again review the norms for constitutton 
of these PACs.

Statement

COMPOSITION

The Committee shall have the following 
composition:— '



Written Answer VAISAKHA 3. 1924 (Stka) to Questions 690

(a) Chairman: Station Director of the AIR Station or 
Director of the Doordarshan Kendra as the case may tw.

(b) Non*official: The Committee shall have a 
minimum of 5 and a maximum of 10 non-official memtwrs 
out of which 50% shall be women. The non official 
members to be nominated shall l>elong to one of the 
under nmntioned discipline/groups and no discipline/interest 
group shall have more than one member

(I) Performing Arts.

(ii) FHm/Folklore.

(ill) Fine Aits

(iv) Youth Welfare

(v) Health & Hygiene

(vi) Environment.

(vii) Social Welfare including welfare of Scheduled 
Castes & other weaker sections.

(viii) Tribal WeHare

(ix) Science & Technology

(x) Education

(xi) Sports

(xii) Commerce & Industry (including Tourism/ 
Information Technology)

(xiii) Broadcast distribution networi(

(xiv) Recognised or reputed NGOs woridng in the 
area

(XV) Literature.

(xvi) Unguistic Minorities (This is applicable where a 
Station/Kendra produces programmes in 
languages other than the main language of the 
era.).

(xvii) Agriculture and allied sector/niral development 
(Preferably from Krishi Vighya Kendra/Extensfon 
Centre).

(c) Ex<omclo-Mambera:

1. Engineering Head of the StaMon/Kendra where 
Director of the Statton/Kendra is from Programme 
service and vice-versa.

2. The Director of Infomiation/Publicity of the State/ 
Union territory or his nominee.

3. The News Editor/Asatt. News Editor of the AIR 
Stationa/Doordarshan Kendra to which the 
commKlM Is attached.

4. The Secretary to the committee shall be 
designated by the Station Director/Director of the 
Kendra.

Note: DG or his nominee nwy attend any of the 
meetings.

FUNCTIONS OF THE COMMITTEE:

The Committee will review the programme broadcast/ 
telecast since the last meeting and discuss the programme 
plans for the ensuing period. The Committee will also 
make suggestions for the improvement of programmes 
and advkse in such matters coitceming the planning and 
presentatton of the programme of the Station/Kendra to 
whwh It is attached. No member shall promote any 
specifk: indivklual producer/programme.

MEETINGS

The meeting of the Committee will be hehj ordinarily 
once in three months. However, the Chairman may call 
a meeting at any time, if considered necessary in additk)n 
to this.

[Enf^ish] *

Renovation and Modernisation of Phaaa^l 
Thermal Power Station

4064. SHRI ANANDRAO VITHOBA ADSUL:
SHRI RAMJI LAL SUMAN:
SHRI ANANT QUDHE:
SHRI NAWAL KISHORE RAI:

Will the Minister of POWER be pleased to state:

(a) whether Renovation and Moderniaation of 
Phase-ll programme of the existing thermal power statkMW 
is In progress;

(b) If so. the anticipated ooet of the project, total 
expenditure incurred so far and the numt>er of thermal 
power statkNis to be covered under the programme. State- 
wise: and

(c) the time by which It is expected to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) The
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Renovation and Modernisation (R&M) Phaae-ll progranvne 
tor 44 ttwrmal power stations comprising 196 ttiermal 
units (20870 M \^ was taicen up in the country during 
1990*91 and was dosed in March, 1997.

(b) and (c) The details of the estimated project cost, 
expenditure Incurred and the number of power stations 
covered, under the programme, state-wise, are given In 
the enclosed statement.

Statement

R&M Programme (Phase-ll)

(Rs. In lakhs)

SI. No. Nanw of State Name of Station Units and ttieir 
Capadty (in MW)

Total
Units

Capsd^
(MW)

Total 
Estimatsd Cost

Expenditurs
incurred

1 2 3 4 5 6 7 8

1. OeM Badaipur 1-5(3x95+2x210) 5 705 14018J30 0

I.P. 1-5(1x30+3x625+1x60) 5 277i 1744XX) 831.96

2. Haiyara Faridabad 1-3(3x55) 3 165 1050D0 811^7

Panipat 1-2(2x110) 2 220 1658X10 32029

3. Punjab Ropar 1-2(2x210) 2 420 2494.65 713.46

Bhatlnda 1-4(4x110) 4 440 2340i4 65628

4. Rajatttian Kota 1-2(2x110) 2 220 3904jOO 2762.94

5. Utlar Pradesh Obra 1-13(5x50+3x100+5x200) 13 1550 14367.00 1612.27

Panid 1-4(2x32+2x110) 4 284 2570JOO 15815

Harduagaî 1-8(1x30+2x40+4x60+1x105) 8 455 3320XX) 515i3

Paiidiha 1-2(2x110) 2 220 1734J0 894

6. Utedhya Pradsth Amartontak 1-4(1x30+1x20+2x120) 4 290 3674iK) 2367.11

Kottoa (E) 1-6(4x50+2x120) 6 440 7710« 4391/46

Koiba (W) 1-2(2x210) 2 420 940jOO 77538

Satpura 1-9(5x62 i+1x200+3x210) 9 11425 17707.17 4712J3

7. Gujarat Ukai 1-5)2x120+2x200+1x210) 5 850 3090JOO 1976.96

Qandhinaoer 1-2(2x120) 2 240 346iX) 95.63

OlMJvaian 1-6(4x63i+2x140) 6 534 27241)0 743i9

Wanakbofi 1-3(3x210) 3 630 1544X10 841 £2

MahaiaaMra Korndl 1-7(4x115+1x200+2x210) 7 1080 6765jOO 338538

Nsalk 1-5(2x140+3x210) 5 910 12122iX) 5949.19
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1 2 3 4 5 6 7 a

Bhuaanml 1-3(1xS8♦^210) 3 478 4179j00 1479i1

Chandrapur 1-4(4*210) 4 840 4348JOO 2518.95

Patti 1-S(2x30+3x210) 5 690 5416iX) 1434.11

Paras 2(1x58) 1 58 998jOO 1602 i5

9. Tamy Nadu Ennora 1-5(2x60+3x110) 5 450 6486JOO 2608.22

Tuticorin 1-3(3x210) 3 630 1043jOO 402.96

Mettur 1-4(4x210) 4 840 312JOO 22834

Neyvali (NLQ 1-9(6x50+3x100) 9 600 2S000i» 18090.18

10. Andhm Pradech Kottwgudem 'A' 1-4(4x60) 4 240 14171 JOO 5637

Kothagudam 'B&C 1-4(2x150+2x110) 4 430 2903j00 1234M

Nallora 1(1x30) 1 30 1385JOO 66855

11. West Bengal Koiaghat 2-3(2x210) 2 420 2000iX) 673.97

SantaMh 1-4(4x120) 4 480 8490J00 124J32

Chandrapura*OVC 1-6(3x140+3x120) 6 780 2722A) 242859

Durgapur-DVC 1-4(2x75+1x140+1x210) 4 500 36481 JOO 153747

12. EHhar BokanyDVC 1-3(3x50) 3 150 284jOO 275.15

Patratu 1-10(4x40+2x90+2x105+2x110) 10 770 7583JOO 372912

Baiauni 1-4(2x50+2x105) 4 310 1577JOO 60.96

Muzaftaipur 1-2(2x110) 2 220 292jOO 675

13. Attam Bonalgaon 1-4(4x60) 4 240 880JOO 741.11

Chandrapur 1(1x30) 1 30 252 jOO 184.2

Kattialguri 1-7(3x2705+4x2 J05) 7 18J93 633jOO 534J02

& QoWv

LaloM 1-4(4x15) 4 60 1777JOO 21943

Nanuup 1-5(3x23+1x1^5+1x30) 5 1115 3268JOO 294252

Total 20670 MW 198 208694 2383(8 86164J6
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CTranslation]

Unconstitutional Praetleos adoptwl by Tribal 
Panehayats

4066. SHRI KAILASH MEQHWAL: Will the Minister 
of LAW, JUSTICE AND COMPANY AFFAIRS be pleased 
to state:

(a) whether illegal and unconstitutional practices of 
outcasting, imposing monetary penalty, forcing to do 
humiliating acts and inflicting corporal punishments are 
being followed by the tribal and caste based Panehayats 
of the country to settle the internal disputes; and

(b) if so, the steps proposed to be taken by the 
Qovemment to check and ban such practices?

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI ARUN JAITLEY): (a) and (b) As per 
information received from the Ministry of Rural 
Development which is administratively concerned with the 
subject matter, no such practices have been reported to 
that Ministry. Therefore, no decision has been initiated 
so far to ban such practices.

[English]

Firing on AN-32 Tranaport Aircraft

4066. SHRI RAMJIVAN SINGH:
SHRI DINESH CHANDRA YADAV:

Will the Minister of DEFENCE be pleased to state:

(a) whether the AN-32 military transport aircraft was 
fired at by Pakistani troops in Kashmir;

(b) If so, whether the Government have made any 
enquiry In this regard; and

(c) if so, the outcome thereof?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) Yes, Sir.

(b) and (c) The court of inquiry was ordered. Follow 
up action is in hand on the report of the court of Inquiry.

Safety Fund

4067. SHRI IQBAL AHMED SARADGI: Will the 
Minister of RAILWAYS be pleased to state:

(a) whether the Railway has accorded top priority to 
passenger safety;

(b) if so, the amount spent by the Government on 
the passengers safety during the current fiscal yean

(c) whether this amount has been spent from 
Rs. 17000 crore non-lapsable safety fund set up by the 
Government;

(d) if so, the total amount spent so far from the said 
fund; and

(e) the period fixed for utilisation of sakj safety fund?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) Yes, Sir.

(b) Allocation for safety wori(s Is made under various 
plan heads, whteh include upgradation and renewal of 
Signalling and Telecommunication assets, Track, Bridges, 
Rolling Stock, maintenance facnities. Road Safety Worio— 
Level Crossings and Road Safety Wori<&—Road Over/ 
Under Bridge etc. The expenditure covers safety wori« 
related to both Passenger and Goods operation and no 
separate accountal is k ^  In the cunent fiscal year 2002­
03, a sum of Rs. 5304.72 crore (excluding market 
borrowings) has laeen allotted for various safety works.

(c) to (e) Government has set up a non-lapsable 
Special Railway Safety Fund (SRSF) of Rs. 17000 crores, 
during the year 2001-02, to wipe out anears in renewal 
of over-aged assets v^hin a fixed timeframe of 6 years
i.e. by the year 2006-07. Out of this, Rs. 1400 crores 
were allotted during 2001-02. The approximate expenditure 
from SRSF, in the fiscal year 2001-02 (upto January 
2002) has been about Rs. 950 crores. During 2002-03, 
an amount of Rs. 2210 crores has been allotted out of 
the SRSF.

[Translation]

Ponding Protects

4068. SHRI RAMJI LAL SUMAN:
SHRI NAWAL KISHORE RAI:

Wilt the Minister of RAILWAYS be pleased to state:

(a) the number of Railway pn̂ ects under consttuctkm;

(b) the amount spent so far till date on the 
constnjctton of such projects;

(c) the amount still required for the completkm of 
on-going projects; and '
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(d) the time limit fixed by the Government for 
completion of such projects?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) 289 Railway projects under Plan-heads 
New Lines, Gauge Conversion, Doubling, Railway 
Electrification and Metropolitan Transport Projects (MTP) 
are appearing in the Budget 2002-2003.

(b) Expected outlay on these projects 
2001-02 is Rs. 19198.64 crores.

the end of

(c) The balance anKMint required for the completion 
of ongoing projects as on 1.4.2002 is Rs. 38051.9 crores.

(d) The projects are being progressed as per 
availability of resources. Target dates of completion for 
these projects will depend upon the availability of funds 
from year to year.

Violation of MRTP Act by Manufacturers 
of Cold Drinks

4069. SHRI RAMDAS ATHAWALE: Will the Minister 
of LAW, JUSTICE AND COMPANY AFFAIRS be pleased

(a) whether the manufacturers of cold drinks are 
extensively violating the MRTP Ad In the counHy including 
Delhi during the last three yean;

(b) if so, the details thereof, year-wise and State- 
wise;

(c) the names of the said manufaotursis of cold drinks 
against whom complaints have been todged for vtolating 
the MRTP Act; and

(d) the actton taken or proposed to be taken by the 
Government against the manufacturers of such cold 
drinks?

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI ARUN JAITLEY): (a) to (d) During the 
past three years, the Monopolies and Restrictive Trade 
Practices (MRTP) Commission, Instituted fix enquiries 
against soft drinks manufacturers for alleged Indulgence 
in restrictive and unfair trade practices. The details of 
these enquiries are given in the statement annexed. Action 
is taken as contemplated under the MRTP Act, 1969 for

to state: violations of provisions of law, if any. 

Stotomenf

S.No. Enquiry No. Title of Enquiry with 
Respondent

Remaritt, if any

1 2 3 4

1. UTPE 26/2000 Dr. K. Haribabu, MLA, Andhra 
Pradesh.
—Vs.—
Multinationai Soft drinks Companies. 
(The complaint was general and not 
against any partk;ular company)

The Hon'We
Commission ckwed
the matter on
28.03.2001 as no case of
unfair trade practioe was made
out.

2. UTPE 57/2000 Director General (l&R)
—Vs.—
Campa Beverages Pvt. Ltd., New Delhi.

3. RTPE 49«000 Director General (l&R)
—Vs.—
Pepsi Foods Ltd. Sangrur, Punjab 
& Jai Drinks Pvt. Ltd. Jaipur, Rajasthan

4. RTPE 1/2001 Poona Bottling, Mumbai,
Maharashtra.
—Vs.-
Hindsutan Coca Cola Beverages Pvt. Ltd., 
New Delhi, Coca Cola Co. Georgia, USA & 
Coca Cola India Ltd., Gurgaon, Haryana

Withdrawn on 
31.07.2001
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5. RTPE 60/2001

RTPE 61/2001

Kanti Beverages Pvt. Ltd. & Another,
Mumbai, Maharashtra
-V s .-
Coca Cola Co., Georgia, USA, Coca Cola 
India Ltd. Gurgaon, Haryana & Hindustan 
Coca Cola Bottling, Gurgaon, Haryana

Acqua Minerals Ltd., Mumbai,
Maharashtra.
—Vs.—
Hindustan Coca Cola Beverages Pvt.
Ltd., New Delhi, Coca Cola Co. Georgia, 
USA & Crystals Springs Pvt. Ltd. Kolkata, 
West Bengal

The complaint was 
not maintainable 
and dismissed on 
25.07.2001

[English]

Power Tariff by SEBa to Coal India Ltd.

4070. SHRI ANANT GUDHE: Wilt the Minister of 
POWER be pleased to state:

(a) whether NTPC gives power to State Electricity 
Boards at the rate of Rs. 1.80 per unit while SEBs charge 
as much as Rs. 4.50 per unit to Coal India Limited;

(b) If so, whether the Government are considering 
rationalisation of power tariff and check subsidization by 
SEBs;

(c) whether Coal India has sought rationalisation of 
freight charges by the Railway to enable coal sector to 
be competitive and cost effective; and

(d) the details of action taken/proposed to be taken 
In this regard along with the present status of reforms?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) and (b) 
The charges of Electricity generated by NTPC to the 
Boards vary from 66.65 paise/kwh to 398.49 paise/kwh 
depending on project to project. The retail tariff for various 
categories of consunwrs is fixed by State Electricity 
Regulatory Commissions (SERCs) or by the State 
Govemments/SEBs. All India average tariff for various 
categories of consumers during the year 2000-01 was as 
under—

Agriculture
Domestte
Industry
Railway traction

24.48 paise/kwh 
173.40 paisa/kwh 
359.04 paise/kwh 
420.76 paise/kwh.

Govemntent of India enacted the Electricity Regulatory 
Commission Act, 1998 with a view to rationalise electricity 
tariff, transparent policies regarding subsidies etc. Central 
Government has already established CERC and so far 
20 States have either notified or set up SERCs. Twelve 
SERCs have issued tariff orders. One of the principle 
goveming the fixation of tariff by SERCs is that tariff 
should progressively reflect cost of supply and if a State 
Government wants to subsidise a consumer or class of 
consumers it has to compensate the person affected by 
the grant of subsidy.

(c) and (d) Yes, Sir. A consensus was reached in 
the Conference of Chief Ministers/Power Ministers heki 
in March, 2001 on the need to depoliticise power sector 
reforms and speed up their implementation. The 
Government of India has signed Memoranda of 
Understandings (MOUs) with twenty one States. The 
MOUs are a joint commitment of the Centre and the 
States to undertake reforms in a time bound manner. 
The State Governments commitment in these MOUs 
include setting up of the State Electricity Regulatory 
Commission, 100% metering of 11 KV feeders and all 
consumers, energy audit, reduction of technteal and 
commercial k>S8e8, achievement of commercial viability in 
distribution etc. Government of India has committed its 
support through additkMial aUocatton of power from Central 
Generating Stations and financial assistance for 
strengthening of sub-transmission and distributton as well 
as for renovation and modernisation of thermal and hydel 
power plants.

P'ransletion]

Road Over Bridges (ROB) In Maharashtra

4071. SHRI NAMOEO HARBAJI DIWATHE: Will the 
Minister of RAILWAYS be pleased to state:
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(a) whether the Union Government have received a 
proposal from the Government of Maharashtra to constwct 
over bridges in the State especially on the railway 
crossings in Vidaibha region;

(b) if 80, the details thereof, prefect wise; and

(c) the time by which these obverbridges are likely 
to be constructed?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL); (a) and (b) Construction of ROBs across 
busy level crossings is a continuous ongoing activity. 
Woi1(s wttich have to be sanctioned on cost sharing basis 
are processed by Zonal Railways on receipt of finn

proposal along with required undertaking tor cost sharing 
from State Government and sent to Railway Board for 
inclusion in Works Programme. Other cases for 
constnidion of ROBs on deposlt/BOT basis are processed 
at Zonal Railway level and necessary sanctkm conveyed 
to State Government to take up the Work. Informatkm 
about such works is not maintained reghwt-wise, it is 
maintained state-Awise. A Nst of ongoing ROBs woiks in 
Maharashtra State on cost sharing, deposit and BOT basis 
is enclosed as statement-1. A list of ROBs under­
consideration under BOT at Zonal Railway level is 
enclosed as statement-ll.

(c) Railway constructs the bridge proper (Across 
Railway track) and State Govt, constructs the approaches 
of ROBs. Railway win complete Its portion of wortc before 
or along with the construction of approaches by the State 
Government.

Stat»m*nt I

List of sanctioned works

(Rs. in lakhs)

S.
No.

Name of Wortw Year of 
Sanctk)n

Rl/S
share

State
share

1 2 3 4 5

1. Ulhasnagar-ROB in Keu of LC no. 3 ^  Km. 57/9-10 KYN-Pune Sec. 1999-00 253 226

2. ShrirampuF4)UB at Ian 416-11-12 at OIHMR Sac. 1999-00 51 51

3. Virar-ROB inlieu of LC. No. 40 1999-00 S79 850

4. Chemtwr wklaning of RUB at FCI circle at Km. 17/2-3 on 
CSTM-Pf4VL aec.

1999-00 BOT 465

5. Babupelh Km. 880/4-5 on WR-BPQ Section In lieu of taxing 
No. 44-A

1999-00 BOT 1030

6. Kedgaon ROB in Kew of L-xing No. 11-B at Km. 246C-3 on 
PA-00 Section

1999-00 BOT 399

7. Oudisgaon ROB at Km. 324/3-5 on IGP-BSL Section 1999-00 BOT 246

8. Anand TalUee RUB at Kms B3S«9^1 on WR-NGP Section 1999-00 BOT 610

9. Daund Km. 2BSM PA-OD Section in Heu ol bong No. 18-B 1999-00 BOT 1723

10. Bhivandi ROB on MB-NSK ExprMS iwy NA 54/184 DIVA-Va*ai 
Section

1999-00 BOT 149

11. Kopri ROB •  Km. 31/13-14 on CST»«<YN Section 1999-00 OaiXNtt 1273

12. Nanded-Pattienor (H)-ROB at Km 353/15-16 on 
Mudi(hed̂ >uma section

1999-00 Oapoiit 194
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1 2 3 4 5

13. Bimbwt-Bhokar-ROB at RIy. Km 2V4-5 on Muddwd- AdXabad section 1999-00 Deposit 120

14. (Mattana^tmad ROB at RIy. Km 160/54 (Jalna4tanmad) 1999-00 Deposit 0

15. Vltava (Thane) RUB widenino at Km 34/4-S CSTM-KYN Section 1999-00 Deposit 460

16. Dhamangaon ROB at Knw. 709/19-21 1999-00 Deposit 74

17. Bund^tden Widening at Icm. 192«>7 PA-DD Sac. PA Div. 1999-00 Deposit 267

16. 2000-01 492 648

19. Santa martlet at Ions 637/1 Nagpur yard NGP Divn. 2000-01 BOT 1260

20. Ambemath ROB lor MIDC at Kms. 62/14-15 on KYN4J4L sec. 2000-01 Deposit 217

21. Kutduwadi-ROB in lieu o( LC No. 38-A at Km. 375/13-14 on 
Daud-Solapur section

2001-02 201 162

22. JEUR-ROB in lieu ol LC No. 33-A at 342/3-4 DD-SUR Section 2001-02 246 220

23. Ramwadi-ROB in lieu of LC No. 55-B at Km. 456/0-1 on 
Solapur-Wadi section.

2001-02 258 232

24. Navade Road-ROB in lieu of LC No. 12A at Km. 60/4-5 on 
Oiva-Panvel section

2001-02 425
•

600

2S. Kalanagar-CCQ-VR:- Kala Nagar ROB (On western express)- 
Proposed widening ol ROB by lour line (19.05m) for BiyiRD 
at ion 14/4-5 on south Bandra station MMROC

1985-86 Deposit 427

26. Chembur-ROB Widening ol LC-NA at Km. 17/6-7 CSTM- PNVL Sec. 1994-9S Deposit 101

27. Badalpur-ROB in lieu of Lxing No. 10« Kms. 66/19-20 
at KYN-U4L sec.

1995-96 269 333

28. Boflvali-ROB in lieu of LC No. 33 at North ol stn. 1995-96 583 2106

29. Akurdi ROB at Km. 172/11-12 on LNL-PA sec. 199S-96 Deposit 158

30. Bombay-Ahmedabad (1/12.0m span) RUB At km. 76.16 on NH-6 1995-96 Deposit 503

31. NIPHAO-ROB in lieu of bdng No. 99-B at Knw. 218/6-9 on 
K3P-B8L Secinn

1996-97 174 115

32. Boisar-Palghar-ROB in Heu of LC No. 51 1996-97 338 1736

33. Santacmz-VHe Pale-ROB in Reu ol LC. No. 21 1996-97 609 2513

34. Kandivali4telad-R06 in lieu of LC No. 31 1996-97 662 2024

35. NIiyiBOLA-ROB in Neu of Lxing No. 175 Kms. 505/26-28 
K2P-BSL sec.

1996-97 96 156
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1 2 3 4 5

36. Murtizapur ROB in Iwu of L-Xkig No. 51 (BG) at Kim. 82«-7 
on BSL-BO sec.

1996-97 BOT 319

37. Sancheti hospital, Widening of ROB near Shivaji Nagar, Pune 1996-97 DeposH 86

38. Aiankar talkies w id ^  of ROB near f>une 0 lOns. 191/19-20 
PA-DD Sec.

1996-97 DeposH 144

39. Chunabhati-ROB in Neu of L-Xing no. 1HB 13^2*13 MB«R Sec. 1997-98 128 176

40. Sew ri^B  in lieu of L-Xing no. M  at 7/34 MB4R Section 1997-98 195 521

41. VikhroR ROB in lieu of L-Xing no. 14-C at 22/11-12 MB-Thane section 1997-98 242 337

42. Bfwyander-ROB in Keu of LC. No. 35 & Sm wkle FOB wilh ramp 1997-98 495 1580

43. /̂ mt)a(l-flaka ROB 0 Km. 174-14-15 tMtwsen Dinagaon>lalna 1997-98 Deposit 138

44. Kuita, Santacnjz-Cfwmtxjr link loed crossing RIy. track 1997-98 Oepoelt 3590.2

45. Stanvac Nagar ROB at km. 19/13-14 on CST»W<YN sec. 1997-98 Oepoelt 857

46. ROB at PtHiisungi in lieu of LC No. 9 at Km. 11/11-12 on PA-MRJ Sedion 1998-99 BOT 110

47. ROB at Stielgaon in lieu of LC No. 71 at Km. 161/2-3 in Manmad-Paitlianl 

section on AWB-Jalna road

1998-99 BOT 665

48. ROB at Rategeon in lieu of LC No. 22 at Km. 52rt-2 on »MW>BN ssctwn 1998-99 BOT 260

49. ROB at Jejuri in Keu of LC no. 20 at Km. 58/9-10 on P A m i Section 1998-99 BOT 120

SO. ROB near Paibhani at km. 289W7-09 in LC. No. 121/E at Km. 289/11-12 1998-99 BOT 110

51. ROB at Ladgaon in Heu of LC No. 61 at Km. 133/7-8 in Manmad îbhani 

sectkH) on AWB̂ Jalna Road

1998-99 BOT 803

52. ROB at tefwlkaranp in Keu of LC No. 20 at Km. 31/11-12 on ««IW(0P 

sectton

1998-99 BOT 70

S3. Vivekanand Nagar-ROB in Heu of LC No. 40-A at Km. 872/16-17 on 

WR-BPQ Sec.

1998-99 Oepostt 275

54. Tadal Main Km. 880/14-15 on Wfl«PO Sedton in leu d  bdng 

No. 38-A

1998-99 BOT 820

55. Ctumlrapur Km. 875«-7 on WR-BPQ Sectton in iso of L-Xlng 

No. 41-A

1996-99 BOT 1000

56. Naigaon4)OB at Naigaon MSflOC 1998-99 BOT 0

57. VfrST> VIrar ROB in lieu of LC No. 41 (M s PWD) 1998-99 BOT 0
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1 2 3 4 5

58. ROB at ZaMa in lieu of LC no. 5 at Km 124/15-16 on in Manmad-ParbhanI 
section AWB-Jalna Bye-Pass road

1998-99 BOT 800

59. Ghatkopar, Widening of existing ROB at Km. 16/15-16 on CSTM-KYN Sec. 1998-99 Deposit 176

60. Pimpri-aiinchwad, Widening d ROB at Km. 175/12-13 on LNL-PA sec. 1998-99 Deposit 242

61. Kalyan (Patripod) ROB at Km. 51/16-17 on CSTM-KYN Sec. 1998-99 Deposit 308

Statammt //

List of ROB Works on BOT/DeposH basis under 
consideration

1. ROB at Manakpur in lieu of LC No. 295 at 
Kms. 1038/26-28

2. ROB at Mekasobaugh In lieu of LC No. 296/A 
at Kms. 1040/15-17

3. ROB at Mangalwarl Bazar in lieu of LC No. 297 
at Kms. 1042/00

4. ROB at Wardha byepass in lieu of LC No. 89/C 
at Kms. 756/8-10

5. ROB at Akola-Qaigaon in lieu of LC No. 36/A 
at Kms. 597/12-14

6. ROB at Warora in lieu of LC No. 28/B at Kms. 
831/13-15

7. ROB at Butibori in lieu of LC No. 113/A at Kms. 
812/26-28

8. ROB at Shegaon in lieu of LC No. 27/B at 
Kms. 547/52-54

9. ROB at Nandura in lieu of LC No. 20/A Kms. 
522/20-22

10. ROB at Dhamangaon at Kms. 709/19-20. 

[En^ish]

Recovery of Deficit of Oil Companies

4072. SHRI RAQHUNATH JHA: WiU the (Minister of 
PETROLEUf̂  AND NATURAL GAS be pleased to state;

(a) whether oil refineries and marketing companies 
were allowed retum of ‘12 per cent post tax networth and

the oil producing companies were alk>wed operating cost 
and 15 per cent post tax retum;

(b) if so, whether the oil companies are under deficit 
inspHe of regular increase In the domestic oil prices; and

(c) if so, the measures, the Government have taken/
propose to be taken in this regard? '

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) The
oil refineries were under the administered pricing 
mechanism (APM) upto 31.03.98 and the oil marketing 
companies were under APM upto 31.12002. During the 
period the oil refineries/oil marketing companies were 
under APM, they were compensated operating costs and 
return at 12% post tax on networth (from 01.04.1984 
onwards).

The indigenous PSU cnjde oil producers were under 
APM upto 31.03.98 during which the well ahead price of 
crude oil paid to them was the weighted average of cost 
of production of ONGC and OIL plus 15% retum net on 
tax on capital employed (from 16.09.92 onwards).

(b) and (c) As the Oil Pool account was under deficit 
during the APM period, the Oil companies had certain 
outstanding against the post account. The Government 
has issued bonds worth Rs. 9000 crore on 30th March, 
2002 to the oil companies to liquidate a part of these 
outstandings. For the balance outstanding, it has t>een 
deckled to issue bonds after the audit of C&AG.

[Translation}

Loss incurred by DO News Channel

4073. SHRI RAVINDRA KUMAR PANDEY: WHI the 
Minister of INFORMATIOr4 AND BROADCASTING be 
pleased to state: '



709 Written Answer VAISAKHA 3, 1924 {Sake) to Que^ons 710

(a) whether the News Channel of Dooidarshan which 
was introduced to compete wHh private channels had to 
be dosed within a two years causino a loss to the tune 
of Rs. 99 crore;

(b) if so, the details thereof and the reasons therefor;

(c) whether the Qovemment have scrutinised the loss 
incurred by the OD News Channel and fix responsibilities 
in this regard; and

(d) if so, the details thereof and the action taken 
against the guilty officials?

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRIMATI SUSHMA SWARAJ); (a) to
(d) Prasar Bharati has intifnated that the News Channel 
was introduced in August, 1999 and closed in January, 
2002. The objective was to expand the Doordarshan 
network to disseminate infonnatton news and cunent 
affairs programmes to a larger audience.

As a part of its restructuring exercise, Prasar Bharati 
closed down DD news and Cunent Affairs Channel due 
to its cost and low visibility. DD-National Channel, whfeh 
has an extensive reach, now carries more programmes 
on news and current affairs, to fulfil the mandate of public 
service broadcasting more effectively.

An amount of Rs. 94.2 crore was allocated to the 
channel during its two and half year existence, for 
programming and other exigencies, which cannot be 
construed as a loss.

LPQ Agencies to Kargll Martyrs

4074. SHRI RAMDAS RUPALA GAVIT: Will the 
Minister of DEFENCE be pleased to state:

(a) whether Directorate-General of Rehabilitation had 
dispatched a list of Anned Force personnel of Maharashtra 
killed in Kaigil war and terrorist encounters to the heads 
of District Sainik Boards, Maharashtra with the request to 
help them in completing fornialities In allotment of retail 
distributorship of LPG Agencies/Petrol pumps to war 
wklows/depertdents;

(b) if so, the details thereof;

(c) whether beside this all other relief for the 
rehabilitation of families of martyr's has been made 
available; and

(d) If so, the details ttiereof?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (d) A special scheme for the 
allotment of oil product agencies to the dependents of 
KargH maityrs has been fonnulated by the Ministry of 
Petroleum and Natural Gas. All eligibie dependents of 
Kargil Martyre from Maharashtra have applied for altotment 
of oil product agencies under the above scheme, and 
their details have been fonwarded to the Ministry of 
Petroleum and Natural Gas for conskleration under the 
scheme.

Dependents of Defence personnel killed in ten’orist 
encounters are eligible for alotment of oil product agencies 
under 8% ‘Defence quota'. Eligible dependents can apply 
for the same as and when a vacancy is advertised in 
the k)cai newspapers after obtaining an eligibility certificate 
from Directorate-General, Resettlement. Whenever such 
a vacancy appears in newspaper, Directorate-General, 
Resettlement requests the concerned Zila Sainik Board 
to give it publicity amongst persons covered under 
‘Defence category’.

The next of kin of Kargil martyrs and of the sohjiers 
killed in terrorist encounters are granted Liberalised Family 
Pension, equal to the last pay drawn by the deceased 
soldier, and death gratuity as per the rules. They are 
also paid ex-gratia grant and Army Group Insurance as 
admissible under the respective rules. The next of kin of 
Kargil martyrs have also been given financial assistance 
from the National Defence Fund for acquisltk>n of a house 
and education of their chikJren.

[English]

Closure of LPQ Extension Counters

4075. SHRI N.T. SHANMUGAM: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government have issued instmctions 
to Oil Companies for immediate ctosure of LPQ Extenskm 
Counters operating in the country and the LPG 
connections be withdrawn from these Extension Counters 
and transferred the same to the newly commisstoned gas 
agencies;

(b) if so, the details thereof, Statê wise;

(c) the number of LPG extenekm counters of BPCL 
ordered for chMure in TamH-Nadu; and

(d) the action taken against the erring officials of Oil 
Companies for not implementing the Govemmenfs order?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF
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STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and
(b) Qovemment have advised the Public Sector Oil 
Mar1<eting Companies (OMCs) for closure of Extension 
counters operated by old distributors and transfer of 
connections to the newly commissioned distributors.

(c) and (d) BPCL has ordered for closure of 87 
extension counters upon the commissioning of new 
distributors at such locations in the State of Tamil Nadu 
as per the Government's directions.

Government instructions are to be fully complied with 
by all the OMCs, which is now undenway. Therefore, the 
question of non-implementation does not arise at present.

Insulting Scenes to Womenhood In Serials

4076. SHRI ASHOK N. MOHOL: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state:

(a) whether the Government are aware that some 
popular serials being telecast on various channels are 
insulting to womenhood by showing scenes in which 
doctors are violating medical ethics;

<b) if so, whether several NGOs have filed complaints 
against the producers of these serials;

(c) whether the Government propose to tai(e strict 
actions against those serial producers;

(d) if not, the reasons therefor,

(e) whether the attention of the Government has also 
been drawn to the news-item captioned. Top serial 
endorses sex test. NGOs see red” appearing in the Times 
of India’ (Delhi Edition) dated February 9, 2002; and

(f) if so, the reaction of the Government thereon?

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a) 
and (e) Yes, Sir. Attention of the Government has been 
drawn to the news item captioned Top serial endorses 
sex test, NGOs see red”, appearing in the Times of 
India’ (Delhi Edition) dated February 9, 2002.

(b) to (d) and (f) Infomnation Is being collected and 
will be laid on the Table of the House.

Survey Work of New Rail Lines In Maharashtra

4077. SHRI RAMSHETH THAKUR: Will the Minister 
of RAILWAYS be pleased to state:

(a) the number of surveys made for new rail lines in 
Maharashtra during the last three years;

(b) whether the Government have taken note of very 
slow pace of survey work on such rail lines;

(c) if so, the time scfiedule for completion of survey 
wori(8; and

(d) the action taken/proposed to be taken by tfie 
Government to get the survey works on those lines 
completed timely?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI 0. 
RAJAGOPAL): (a) to (d) During last three years, eight 
surveys have been completed for new lines in 
Maharashtra State. Ten new line surveys are in progress 
in the State. A large number of surveys have been taken 
up which are being progressed as per the priority. The 
ongoing surveys are expected to be completed in about 
two year's time.

[Translation]

Reservation Policy for Regular and 
Ad hoc News Readers

.. •
4078. SHRI JAGDAMBI PRASAD YADAV: Will the 

Minister of INFORMATION AND BROADCASTING be 
pleased to state:

(a) the number of regular and adhoc news readers 
a.id announcers wortung for Delhi Station of All India 
Radio, News Services Division and the National channel;

(b) whether the reservation policy of the Union 
Govemment is followed in selecting these candidates;

(c) if so, the number of OBC candklates selected for 
these posts as per reservation roster; and

(d) if not, the details of action likely to be taken 
against the emng officers who are responsible for not 
Implementing the resen̂ ation policy?

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRIMATI SUSHMA SWARAJ); (a) 
The details provided by Prasar Bharati Corporation in 
this reganj are given ki the enclosed statement.

(b) Yes, Sir.

(c) Prasar Bharati has infomrted that All India Hadk>, 
New Delhi did not make any direct recruitment to the
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post of Announcer since 1994. National Channel, All India 
Radio, had filled only one vacancy in the poet of 
Announcer in 1995 on direct recruitment basis which, 
being the single vacancy for the year was treated as 
unreserved. Further News Sennces Division of AH India

Radio has, however, appointed four OBC candidates to 
the post of Newsreader<cum-Translator Grade-Ill as per 
the reservation roster.

(d) Does not artse.

Statement

Details regarding number of regular and ad-itoc news readers and announcers working for Delhi Station 
of All India Radio, News Servk»s Diviskm and the National Channel

Name of AIR 
Statton

News Reader Announcer

Regular Ad-Hoc Regular Ad-Hoc

AIR New Delhi Nil Nil 17 Nil

News Services Division 
AIR, New Delhi

67 10 NU Nil

National Channel AIR 
New Delhi

Nil Nil 04 Nil

[English]

4079.

Development of Thermal Power

SHRI Q.S. BASAVARAJ:
SHRI SUKDEO PASWAN:
SHRI C. SREENIVASAN:
SHRI G. PUTTA SWAMY GOWDA:

WHI the Minister of POWER be pleased to state:

(a) whether a national perspective is needed for 
thermal power development;

(b) if so. the concrete steps being considered by the 
Union Government to improve the thermal power 
development in the country;

(c) the total capacity of thennal power developed at 
preeent;

(d) whether ^ny target has been set up for Ninth 
and Tenth Plan for m™proving thermal power development 
in the country; and

(e) if so. the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA); (a) to (e) The 
Indtan Power Sector continues to remain dependent on 
thermal generation. The thermal sector presently accounts

for 71% of the total installed capacity and the share of 
thennal generation has progressively increased over 60% 
at present. The reliance on coal based thennal power 
generation Is expected to continue in future as the country 
has abundant resources of coal which are sufficient to 
last over 200 years at the present rate of consumption. 
The total installed capacity of thennal power plants as 
on 31.3.2002 was 74371 MW.

Planning Commission had targeted a capacity addition 
of 40,245 MW comprising 29,545 MW thennai project 
during 9th Plan period against which a capacity of 19,119 
MW (13,761 MW thermal) has been achieved. The 
Working Group on 10th Plan has also identified a feasible 
capacity addition of 46,939 MW during 10th Plan against 
need-based capacity addition requirements of about 57,000 
MW. This feasible capacity of 46.939 MW includes a 
thennal capacity of 28.326 MW. Steps taken to improve 
the thennal power generatkm in the country include:—

(I) Renovatk>n and ModemisatkNi (R&M) and life 
extension of existing old and Inefficient thermal 
generating units.

(ii) Maximization of the generation from the existirtg 
capacity.

(ill) Early stabilization of newly commissioned 
generating units.

(iv) Reduction in Transmission and Distribution 
losses.
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(v) Promoting snergy efficiency and conservation 
measures and technology upgradation.

(vi) Disbursement of loans by the Power Finance 
Corporation for improving operation and 
maintenance of thermal power stations under the 
Accelerated Generation Programme.

(vii) Expeditious implementation of capacity addition 
programme to enable doubling of the generation 
capacity by 2012.

[Translation]

Increase In the Number of Family Disputes

4080. SHRIMATI JAYASHREE BANERJEE: Will the 
Minister of LAW. JUSTICE AND COMPANY AFFAIRS be 
pleased to state:

(a) whether there has been an apparent increase in 
the number of family disputes in the courts;

(b) if so. the number of disputes pending with family 
courts. State-wise;

(c) whether the work load of the courts have 
increased as women are actively taking the family disputes 
to the courts; and

(d) whether the Government proposed to set up more 
family courts to speed up disposal of family disputes?

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI ARUN JAITLEY): (a) and (b) The 
institutk>n of cases in the courts regarding family disputes 
Is more or less at the same level. A Statement regarding 
number of family disputes pending as on 31.12.2001 with 
Family Courts, State-wise is enclosed.

(c) Yes, Madam. The work load of the courts has 
increased due to various reasons, including the fact that 
the women are actively taking family disputes to the 
courts.

(d) Yes, Madam. On the basis of recommendation 
made by the Parliamentary Committee on Empowennent 
of Women, the matter has been taken up with all the 
States Qovemments/UT Administratkjns to set up more 
Family Courts to speed up disposal of family disputes. 
Fifty percent Central grant has also been proposed to 
them for establishment and running of Family Courts 
during the year 2002-2003.

Statement

Name of the State Pendency as on 31.12.2001

Andhra Pradesh 4151 (30.06.2001)

Assam 807

Bihar 1394 ( 30.06.2001)

Gujarat 6324

J & K 580 ( 30.062001)

Jharkhand 2219 ( 30.06.2001)

Karnataka 7591

Kerala 19731

Maharashtra 18629 ( 30.09.2001)

Manipur N.A.

Orissa 3969

Pondicheny 648

Rajasthan NJK.

Sikkim N A  .

Tamil Nadu 8021

Uttar Pradesh N.A.

Uttaranchal 343

West Bengal 511

Total 75018

[English]

Purchasing of Cartridges

4081. SHRI PRABHUNATH SINGH: WW the Minister 
of DEFENCE be pleased to state:

(a) whether lAF has purchased thirty-four thousand 
explosive cartridges from abroad despite avaHabiWy of 
the same in Indian OrdnatKe Factories at cheaper rates;

(b) if so. the reasons therefor;

(c) wftether there is any proposal to enquire into the 
matter and to fix the accountability and responsibility of 
the officials concerned; arnf
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(d) if 80, the steps taken to ched( the wasteful 
expenditure In the defence forces in all spheres?

THE MINISTER OF DEFENCE (SHRI QEORQE 
FERNANDES): (a) to (d) Yes Sir, Air Headquarters have 
made an urgent purchase of 41955 explosives release 
cartridges at the time of Kargil Operation to fill up 
30 days of War Waging Reserve (WWR) deficiencies. 
Stock purchased was as per laid down scales to meet 
emergent requirement during war time. During the period 
DQOF did not have the production capacity to 
manufacture and supply the required quantity. In view of 
the nature of requirement and in view of the capacity 
constraint of the OGOF, the procurement was undertaken 
in conformity with existing procedures.

Mismanagement of Oilfields by ONGC

4082. SHRI SADASHIVRAO DADOBA MANDUK: 
SHRI SUKDEO PASWAN:

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state:

(a) whether several oilfields have been mismanaged 
over the years by ONGC;

(b) if so. whether any responsibility has been fixed 
l>y the Government on such mismanagement by ONGC;

(c) if so, whether the tosses have been computed by 
ONGC on loss of production; and

(d) if so, the details of oilTields of ONGC whnh are 
irreparable due to mismanagement?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SAf^OSH KUMAR GANGWAR): (a) No, 
Sir.

(b) to (d) Do not arise.

Creation of Non-Lapsable Fund

4083. SHRI A. VENKATESH NAIK; Will the Minister 
of DEFENCE be pleased to state:

(a) whether there is any proposal to create non- 
la p s ^  fund for Defence;

(b) if so, the details thereof,

(c) if not, the reasons therefor and

(d) the ^eps taken by the Govemntent to speed up 
process for the procurement of weapons?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (c) A proposal has been forwarded 
to Ministry of Finance to evolve a mechanism to aHow 
cany forward of unused amount of one financial year, 
under the Capital outlay, to the next financial year.

(d) The status of various procurement proposals is 
kept under constant review and follow up action as 
necessary is taken. A new procurement Organisation has 
also been established in Ministry of Defence to deal with 
acquisitions on the Capital account.

Gauge Conversion of JabalpuM3ondia Line

4084. SHRI VIRENDRA KUMAR; Will the Minister of 
RAILWAYS be pleased to state:

(a) whether the work relating to conversion of 
Jabalpur-Gondia line has been pending since k>ng;

(b) if so. the reasons therefor; and

(c) the time by which the said work is likely to be 
completed?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) No. Sir.

(b) Does not arise.

(c) No target date of completton has been fixed. The 
work is betoig progressed as per availability of resources.

Disinvestment of HPCL and BPCL

4085. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state:

(a) whether HPCL and BPCL have been referred for 
disinvestment;

(b) if so, the whether real estate has to be the key 
factor in HPCL and BPCL valuation;

(c) if so, the total property owned by these two 
companies at present; and

(d) the extent to which real estate is likely to play 
mî or role in valuation of these two companies?
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THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANQWAR): (a) The 
Government have decided 'in principle* to disinvest a part 
of its holding in BPCL and HPCL through strategic sale.

(b) The valuation of shares of companies for 
disinvestment is done by Govemment with the assistance 
of advisers and asset valuers who take into account all 
relevant factors under certain valuation methodologies 
including the value of fixed assets of the companies.

(c) The cost of freehold land and buildings as per 
books of account as on 31.3.2001 is about Rs. 1396.97 
crore for BPCL and Rs. 913 crore for HPCL.

(a) whether attentton of the Government has been 
drawn to the report captioned “Crisis in Dlbrugarh 
Doordarshan Kendra’ appearing in the ‘Assam Tribune’ 
date March 24, 2002;

(b) whether there was a scheme for upgrading this 
Kendra;

(c) if so, the details thereof; and

(d) the reasons for delay and the time by when the 
expansion project is likely to be completed?

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a) 
Yes. Sir.

(d) The importance of real estate in the valuatk>n of 
BPCL and HPCL by bidders may depend on a number 
of factors including the bidder’s perception of business 
potential and strategic importance of assets of these 
companies.

Cost Effectiveness of Electric Traction 
Versus Diesel

4086. SHRI SUBODH MOHITE: Will the Minister of 
RAILWAYS be pleased to state:

(a) whether the Railways has conducted any study 
on cost effectiveness of electric traction versus diesel;

(b) if so. the details thereof; and

(c) if not. the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) The cost effectiveness of railway 
traction is carried out by railways perk>dicalty In the form 
of traction specifk: line haul costs, speeds of trains and 
productivity of locomotives for each mode of tractton and 
railway electrification has been found to be cost effective.

(b) Results are published every year in various annual 
statements.

(c) Does not arise.

Critit In Dlbrugarh Doordarshan Kendra

4087. SHRI M.K. SUBBA: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state:

(b) and (c) The scheme for up-gradation of the 
Dit>rugarh Doordarshan Kendra involves Increase of height 
of the existing TV tower from 75 metres to 150 metres. 
The increase in height was envisaged to be' done in 
RCC and steel structure.

(d) The woric was tendered with wide publicity, but 
no response was received. The feasibility of increasing 
the tower height in all steel frame was examined in 
consultation with IIT-Chennai, which has confinned the 
alternative proposal and finalized the diesign. The woric 
will be re-tendered. Depending on the outcome of the 
tender, it would take about two years for the wori( to be 
completed after its award.

Expansion of Panlpat and Koyall Refineries

4088. SHRI VILAS MUTTEMWAR: WIN the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state:

(a) whether the Indian Oil Corporation Limited propose 
to expand the capacity of Panlpat and Koyall Refineries; 
and

(b) if so, the expansk>n proposed to be effected as 
against the existing capacity, the expenditure Invohred 
and the time by which the expansion Is likely to be 
completed?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and
(b) Indian Oil Coiporatk>n Limited proposes to expand 
the capacity of its Panlpat refinery from the existing 
6 millton nrotric tonnes per annum (MMTPA) capacity to
12 MMTPA. The estimate cost of the project including
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associated pipeline projects is Rs. 4899 crore. The 
scheduled mechanical completion is August, 2004.

The proposal to expand the capacity of Koyali refinery 
has t>een kept in abeyance.

Visakhapatnam>ViJayawada HPCL Pipeline

4089. SHRI A. BRAHIMANAIAH: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether Vlsakhapatnam-Vijayawada pipeline of 
HPCL is not functioning at full capacity;

(b) if so, the details of capacity of this pipeline to 
transport oil and other petroleum products;

(c) the percentage of this capacity is being utilised 
presently;

(d) whettier there are any plans to use the additional 
capacity; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to
(c) VisakhapatnanvVijayawada pipeline of HPCL has been 
recently extended upto Secunderabad. The present 
capacity of the pipeline is 5.38 million metric tonnes per 
annum (MMTPA). The projected thruput for the pipeline 
for the year 2002-03 is 3.273 MMT.

(d) and (e) The pipeline system is generally designed 
to cater to the future market demand. Thus, the addittonal 
capacity available in the system wouW be put to use to 
meet the future demand.

Agreement with Universities for Research on 
Defence

4090. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of DEFENCE be pleased to state:

(a) whether the DRDO has signed an agreement 
with University of Pune to exptore ancient Indian texts 
for any scientifk: knowledge;

(b) If so, the details of the agreement and the 
objectives thereof;

(c) whether the DRDO has also tied up with other 
Universities for joint research for defence purposes;

(d) if so, the details thereof;

(e) the steps proposed to expand such joint efforts;

(f) whether DRDO propose to fund universities for 
research on defence sut̂ ects; and

(g) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) No. Sir.

(b) Does not arise.

(c) Yes, Sir.

(d) Defence Research and Devetopment OrgarHsation 
(DRDO) is actively collaborating with 40 Universities for 
75 defence related projects through Memoranda of 
Collaboration, Contracts and Grants-in-Ald.

(e) It is proposed to further deepen this collaborative 
interaction with universities.

(f) Yes, Sir.

(g) Defence Research and Development Organisation 
(DRDO) is funding universities for research through 
schemes such as: Extramural Research Scheme, 
Aeronautical Research and Devekipment Board, Armament 
Research Board, Naval Research Board, Life Sciences 
Research Board and Contracts for Acquisition of Research 
Servk»s (CARS).

Capacities of Refineries

4091. SHRI SHANKERSINH VAGHELA: Will the 
Minister of PETROLEUM AND f4ATURAL GAS be pleased 
to state:

(a) whether the Government have taken any steps 
during the Ninth Five Year Plan to increase the capacities 
of refineries; and

(b) If so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) Yes, 
Sir.

(b) The details of tfie increase in capacities carried 
out In the Ninth Five Year Plan for refineries owned t>y 
public sector undertakings (PSUs) are as under;
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(i) Indian Oil Corporation Limited (lOCL), Koyali (Gujarat) — 4.20 million metric tonnes

(II) Hindustan Petroleum Corporation Limited (HPLC), 
Visakhapatnam (Andhra Pradeeh)

— 3.00 millk>n metric tonnes

(iii) iOCL, Barauni, (Bihar) — 2.70 million metric tonnes

(iv) lOCL, Haldia (West Bengal) — 2.25 million metric tonnes

(V) IOCL, Mathura, (Uttar Pradesh) — 0.50 million metric tonnes

VRS In DSP

4092. SHRI SAVSHIBHAI MAKWANA: Will the 
Minister of STEEL be pleased to state:

(a) whether the Voluntary Retirement Scheme is 
under implementation In Durgapur Alloy Steel Plant;

(b) if so, the number of employees opted for VRS 
during 1994-99 in Durgapur Alloy Steel Plant;

(c) whether all the benefits have been extended to 
the employees under this scheme;

(d) if not, the reasons therefor,

(e) the steps taken/being taken by the Government 
to overcome problems of employees of the plant; and

(f) the names and details of Steel Plants wherein 
VRS is being implemented?

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRiPATHY): (a) Yes, 
Sir.

(b) A total number of 2179 emptoyees opted for VRS 
in Alloy Steel Plant, Durgapur during 1994-99.

(c) to (e) All benefits are being extended to the 
employees as per the VR Scheme.

(f) VRS is in operation in all the Steel Plants of 
SAIL as indicated below:

— Bhilai Steel Plant

— Durgapur Steel Plant

— Rourkela Steel Plant

— Bokaro Steel Plant

— AHoy Steel Plant

— Visvesvaraya Iron & Steel Plant

— Salem Steel Plant

Procurement of Spead Boats

4093. COL (RETD.) SONA RAM CHOUDHARY: Will 
the Minister of DEFENCE be pleased to state:

(a) whettier the Government have decided to procure 
speed boats for patrolling at Pangong Tso to match up 
military capability of neighbouring adversary;

(b) if so, the details thereof; and

(c) the reasons for delay in procurement of such 
speed boats?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) Yes. Sir.

(b) and (c) It has been deckled to procure power 
boats for patrolling Pangong Tso lake in Ladakh. 
Negotiations with the vendor have been finalised. Thus, 
there has been no delay in ttie process of procurement 
of tf>e8e boats.

Guideline* to Curb the use of DD/AIR 
for Personal Purposes

4094. SHRI SURESH RAMRAO JADHAV: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state:

(a) whether the Government have decided to 
formulate certain guidelines to curb the use of 
Doordarshan for personal purposes by those in auttwrity;
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(b) if so, the time by which the guideNnes an  Wcely 
to be ready for implementation;

(c) if not, the reasons therefor; and

(d) the steps taken to curb the tendency to use official 
electronic media for personal puiposes?

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a) to
(d) Prasar Bharati is an autonomous statutory Corporation 
which lays down its own guidelines/policies on 
programming matters. Government does not Interfere in 
these matters.

Prasar Bharati has infomied that it is in the process 
of finalizing a Compendium of Programming Policies, 
Guidelines and Rules and Regulations and other related 
information concerning AIR/Doordarshan.

Safety Related Woiln In Ralhways

4095. SHRI G. MALLIKARJUNAPPA: Will the Minister 
of RAILWAYS be pleased to state:

(a) whether the Railways have prepared a new green 
book containing all safety related works;

(b) if so, the details thereof:

(c) the extent to whteh this has helped in ensuring 
safety; and

(d) the time by which the work on these safety 
measures are likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) Yes, Sir.

(b) A Green Book listing various Hems of assets 
renewal works and safety enhancement works to be 
funded out of Spedal Railway Safety Fund (SRSF) has 
been prepared and presented to the Parliament along 
with the Budget 2002-03.

(Rs. In orores)

S.No. Type of Asset Proposed ABocation

1. Track Renewals 6,818

2. Bridges 1,530

3. Signalling & Telecommunication 2,758

4. Rolling Stock 2,985

5. Safety Enhancement measures 1,018

Total 15,109

Inflatton Factor at 12.5% 1,891

Grand Total 17,000

(c) and (d) Special Railway Safety Fund has been 
set up for a period of six years, i.e. 2001-02 to 2006-07. 
Out of the total fund of Rs. 17,000 crorss. Railways wiH 
generate Rs. 5,000 crores and Rs. 12,000 crores shall 
be made available by the Ministry of Railways. During 
2001-02, a total outlay of Rs. 1,400 crores were made 
available towards this fund. The outlay from SRSF, as 
proposed, in the Green Book for 2002-03 is Rs. 2,210 
crores. The entire amount of Rs. 17,000 crores of Special 
Railway Safety Fund is expected to become avaMat>ie t>y 
2006-07. The progress of the works and the expected 
time of completk>n will, however, depend on the actual 
availability of resources from year to year. On account of 
long-term gestatkMi period, impact can only be gauged in 
due course after completk>n of renewal wortcs.

fTranalaUon]

Bridge Over River Qanga In Mongltyr

4096. SHRI BRAHMA NAND MANDAL: Will the 
Minister of RAILWAYS be pleased to state;

(a) whether tfie RITES has submitted its survey report
o the rail-cum-road bridge on the river Qanga in Monghyr 
of Bihan

(b) if so, the details thereof and the expendHure 
incurred by the Govenwnent on the sakl survey;

(c) the expenditure Hkely to tie Incurred on the bridge 
as worked out by ttie RITES; and
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(d) the time by which the wori< on the said project 
is iil<ely to be started and completed?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) Yes, Sir.

(b) and (c) As per the final location survey report, 
the cost of construction of this rail-cum-road bridge has 
been assessed as Rs. 921 crore with a rate of return of 
1.545%. An amount of Rs. 4.72 crore is lilcely to be 
incurred on this survey.

(d) The work would be taken up after obtaining 
requisite clearances. No target date has yet been fixed 
for completion of the work.

[English]

Cellular Phones to Staff In Moving Trains

4097. SHRI MOHAN RAWALE: Will the Minister of 
RAILWAYS be pleased to state:

(a) whether the Railways propose to give cellular 
phones to the staff and introduce public cell phones 
system in the running trains;

(b) whether handicapped youth have applied for 
permission to operate cell-phones for the benefit of 
passengers;

(c) whether the cell phones system would also make 
the travelling in trains more safe from thefts and accidents; 
and

(d) if so. the steps proposed to be taken to introduce 
the use of public cell phones in all the running trains in 
the country?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI 0. 
RAJAGOPAL): (a) There is no proposal yet for giving 
cellular phones to the staff. Cellular phone servkies have 
been provided on some trains on experimental basis for 
use of passengers.

(b) The offers were called through open tenders from 
cellular phone operators having Ucences to operate in 
the particular region and these licence holders only were 
eligible to apply for the same.

(c) and (d) At present continuous cellular coverage 
is not available along the Railway track and as such it

may not be possible to use cellular phones for this 
purpose.

Procurement of UAV by larael from India

4098. DR. N. VENKATASWAMY: WHI the Minister of 
DEFENCE be pleased to state:

(a) whether the Israel has shown interest in buying 
Unmanned Aerial Vehicles from India;

(b) if so, the details thereof; and

(c) the other proposals offered by Israel to buy from 
India?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) Yes, Sir.

(b) Israeli Ministry of Defence had requested technical 
details of LAKSHYA aerial target. These details havb been 
provided. Israel has shown interest in having paid 
demonstration flights. The TechnooCommerclal proposal 
is submitted and is under evaluation by Israeli 
Government

(c) No other proposals have been received.

Power Generation Units under IREDA

4099. SHRI P.D. ELANGOVAN:
DR. BALIRAM:
SHRI Y.G. MAHAJAN:

Will the Minister of NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state:

(a) the number of power projects sanctioned under 
IREDA and their generation capacity after the full 
commissk>ning, State-wise;

(b) the details of loans/financial assistance allocated/ 
disbursed and utilized by the aforesaid power units during 
the last three years and the k>an-cum-aB8istance likely to 
be provided during 2002*2003;

(c) wfiether these power generating units have applied 
for more loans/financial assistance from the Centre to 
bring improvements in tftese units during the next two 
years; and

(d) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI M.
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KANNAPPAN): (a) Indian Ranewable Eneigy Oevalopment 
Agency Unuted (IREDA) has so far sanctkxwd 511 power 
projects in the country, which are expected to generate 
1426 MWs, when commissioned. The state-wise details 
of power projects sanctioned by IREDA are given in the 
enclosed statement.

(b) The details of loan sanctioned and disbursed by 
IREOA during the last thrse years is given below:

(Rs. in crores)

Year Loan Sanctioned Loan Disbursed

1999-2000 928-49 429.26

2000-01 104136 577 X)7

2001-02 695.98 603.08

During 2002-03, it is proposed to sanction loans of 
Rs. 825 crores and to disburse Rs. 500 crores.

(c) and (d) The Ministry does not have any scheme 
for providing further financial assistance for improvements 
to the projects that have already availed term loan from 
IREDA.

State-wise details of Power Projects sanctioned ty
IREDA as on 31.3.2002.

SI. Name of the No. of Capacity
No. Stales Projects Sanctioned

(MW)

1 2 3 4

1 2 3 4

10. Punjab 8 17.201

11. Rajasthan 7

12. Tamil Nadu 210 321.264

13. Uttar Pradesh 3 21.00

14. Uttaranchal 2 6.60

15. West Bengal 5 5.71

Total 511 1426^32

CTranslatton]

Power Pfoiecta In U.P. and Delhi

4100. DR. BALIRAM; WIH the Minister of POWER 
be pleased to state:

(a) the number of power transmission prefects being 
set up in Uttar Pradesh and Delhi during the current 
yean

(b) the details of power transmission-projects being 
set up in non-Qovemmental sector in these States; and

(c) ths details of proposals rscelved and approved 
by the Government In this rsgard?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTl MEHTA): (a) The 
number of transmission projects (220 KV and above) 
being set up and anticipated to be oomplelsd during the

1, Andhra Pradesh 86 332332 are as under;—

2. Gujarat 16 25455 U.P. State;

3. Himachal Pradesh 13 37.10 (I) Transmission linee (12 Nos.), 788 don.

4. Karnataka 58 33039 (ii) 10 Nos. Sub stations • 1830 MVA

5. Kerala 5 71j00 Delhi State:

6. Madhya Pradesh 26 40.855 (i) Transmission Rnes (8 Nos.), 174.6 ckm.

7. Maharashtra 66 186.685 (ii) 5 Noe. Sub stations • 815 MVA

8. Nagaland

Orissa

1 0.20 (b) and (c) No specific infotmttion regarding power

9. S 13.63
transmisston projects being sat up in Nort-Qovemmenlal 
sector in these Slates is avalable as power to Issue
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license for transmission is vested In the State Electricity 
Regulatory Commission/State Government in accordance 
with the ERC Act, 1998 read with IE Act, 1910.

[English]

Complaint against Llioyds and 
Usha Ispat and Pharma

4101. SHRI SHIVAJt VITHALRAO KAMBLE: Will the 
Minister of LAW, JUSTICE AND COMPANY AFFAIRS be 
pleased to state:

(a) whether the Government have received any 
complaint about the default on refund of debenture 
proceeds and interest thereon by Liioyds, Usha Ispat and 
Pharma:

(b) if so, the details regarding total amount in default 
and the number of small investors affected thereby;

(c) the details of action taken against the 
management of these companies;

(d) the present status of action taken; and

(e) the punishment proposed for the financial fraud 
committed by companies on public?

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI ARUN JAITLEY): (a) to (e) Sectnn 117B (4) 
and 117C(4) & (5) of the Companies Act, 1956 enable 
the debenture trustees and debenture holders to move 
Company Law Board in case there is a default on refund 
of debenture proceeds and interest thereon. So far, no 
complaint has been received by the Company Law Board 
in respect of Liioyds, Usha Ispat and Phanna for non­
payment of debenture amount and interest thereon.

Cost Incurred In Production and import of Crude

4102. SHRI RAMJEE MANJHI: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to 
state;

(a) whether the cost incurred in production, import, 
transportation, excise and coustoms duties etc. on crude, 
operating expenditure of refineries and marketing 
companies assured post tax return on capital employed 
to oil producing refining and nwrketing oH companies etc. 
were paki from oil pool;

(b) if so, whether the cost was passed on in full to 
consumers as oil pool was self balancing; and

(c) if so, the specific reasons that oil companies or 
the Government have been facing deficit in this regards?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) 
The oil refineries were under the administered pricing 
mechanism (APM) upto 31.3.98 and the oil marketing 
companies were under APM upto 31.3.2002. During the 
period the oil refineries/oil marketing companies were 
under APM, they were compensated operating cost and 
return at 12% post tax on networth (from 01.04.1984 
onwards).

The indigenous PSU crude oil producers were under 
APM upto 31.3.98 during which the well ahead price of 
crude oil paid to them was the weighted average of cost 
of production on ONGC and OIL plus 15% retum net of 
tax on capital employed (from 16.9.92 onwards).

(b) Consumer prices of certain products tike kerosene 
for public distribution and domestic LPG were fixed at 
levels lower than the cost/import parity price.

(c) The following major factors inter-alia affected the 
position of the Oil Pool Account during the APM:

(I) Fluctuation in the international prices of crude 
oil and controlled petroleum products;

(ii) Foreign exchange variation.

(ill) Domestk: prices of controlled petroleum products; 
and

(iv) Demand of controlled petroleum products.

Improvement In the Capacity of Inter-State Grid

4103. SHRIMATI KUMUDINI PATNAIK: Will the 
Minister of POWER be pleased to state:

(a) whether the Government have received the 
proposal of the State Government to improve the capacity 
of inter-state Grid to wheel the surpkis power of the 
State of Orissa to outside power starved States like Tamil 
Nadu under the Natk>nal Grid Development Programme;

(b) if so, whether Worid Bank has offered its support 
for this purpose and include Orissa under this assistance 
programme; and

(c) if so, the details'thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (c) No 
specific proposal has been received from Goverrwnent of 
Orissa for improvement of the capacity of inter-state grid 
for export of surplus power of the State to other States/ 
regions. However, the following Inter-regional links are 
under implementation by Power GiW for transfer of surplus 
power from Eastern Region to other Regions;

1. From Eastern Region to Northern Region:

HVDC back-to-back station at Sasaram atong with 
Biharshariff-SasaranvAllahabad 400 KVD/C line. The line 
has been charged upto Samath. The entire project is 
expected to be completed by October, 2002.

2. From Eastern Region to Western Region:

400 KVO/C Rourkela-Raipur transmission line. The 
project is expected to be completed by October, 2002. 
This inter-connection can also be utilized for export of 
surplus power from Eastern region to Southern Regton 
via Western Region through HVDC back-to-back link at 
Chandrapur.

3. From Eastern Region to Southern Region:

(i) Talcher-Kolar HVDC bi-pople Link having 
converter station at Talcher and Kolar. The 
project is expected to be completed by June, 
2003.

(ii) Second 500 MW HVDC module at Qazuwaka 
together with system strengthening works in 
Eastern Region and Southern Region. The 
project is expected to be completed by 
Decemt>er, 2004.

Power Grid Cooperation of India Ltd. has signed an 
agreement with World Bank on 13th June, 2001 for a 
loan of US$ 450 milHon (PSDP-II Ln. 4603 IN) which 
covers funding of HVDC back-to-back station at Sasaram 
along with Biharshariff-Sasaram-Allahabad 400 KVD/C line 
the Tateher-Kolar HVDC bi-pople Unk having converter 
station at Talcher and Kolar.

P’ranslation]

Expenditure In Research Worfc

4104. SHRI NAGMANI; Will the Minister of 
RAILWAYS be pleased to state:

(a) whether concrete results have not been a^eved 
on research related to equipments used for repairing and 
maintenance of rail tracks so far despite spending a huge

anxHmt and the appropriate annual expenditure made by 
the Government in this regard;

(b) if so, the reasons therefor; and

(c) the measures proposed to be taken by the 
Government In this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) The railway prepares the peilormanoe 
specifications for the equipments for repair and 
maintenance of railway track and thereafter these 
equipments are devetop^ by trade at their own cost. 
The proto-type equipment and spedficationa offered by 
trade is scnitlnise<̂ studled/got modified before adopting 
It for fiekl trial. The results of such fieM trails are then 
again studied for any modifications to the equipmenta/ 
specifications. This procedure Is folk>wed with a view to 
achieve the objectives and uniformity of the equipment 
and maintenance practices keeping In view the safety 
requirements. However, the process Is time consuming 
and so far 34 small track machines have been got 
devek>ped In collaboration with trade and approved for 
field applKMtlons on the Railways.

(b) Does not arise.

(c) Does not arise. 

lEn^ish]

Purchase of Oil and Natural Oaa 
from Quif Countrfea

4105. SHRIMATI RENUKA CHOWDHURY: Win the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state;

(a) whether the Government have any kmg term plan 
to purchase oil and natural gas from Gulf countries;

(b) if so, the details thereof;

(c) whether the Government have entered Into any 
agreement with any foreign country; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and
(b) While Govemment has taken numerous initiativas for
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securing long term supply of LNQ and natural gas from 
Iran, Oman and Qatar, crude oil requirement for PSD 
refineries are procured through term contracts on a year 
to year basis from Middle-East Countries at their Official 
Selling Prices.

(c) and (d) Details of term contracts for crude oil 
proposed to be entered into with the national oil 
companies of QuH countries by the Public Sector Oil 
Companies for the year 2002*03 are as follows:—

Fig. in

(a) whether tfie Railways is planning to launch a 
mari(eting overdrive scheme;

Country/Company Temi Volume

Saudi Arabia 9.7

Kuwait 7.5

Abu Dhabi 3.5

Yeman 2.3

[Translation]

Doubling of Railway Lines

4106. SHRI Y.G. MAHAJAN:
SHRIIMATI JAS KAUR MEENA:

Will the (Minister of RAILWAYS be pleased to state:

(a) the target set and achieved for doubling of rail 
lines during the Ninth Five Year Plan;

(b) the target fixed for doubling of rail lines during 
the Tenth Five Year Plan; and

(c) the amount liltely to be allocated therefor?

THE Î INISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAQOPAL): (a) The target set for doubling of rail ttnes 
during the Ninth Five Year Plan was 2500 kms., out of 
which the achievennent is 990 l<ms.

(b) and (c) These will be loiown once the Tenth 
Plan document is finalized. However, during 2002-2003, 
an outlay of Rs. 610.03 crore has been proposed for 
doubling plan head with target of 250 Ions.

[Enifiish]

Marketing Overdrive Scheme

(b) if so, the details thereof and the reasons therefor;

4107. SHRI AI^NDRAO VITHOBA AOSUL: WHI the 
Minister of RAILWAYS be pleased to state:

and

(c) the extent to which It is lilcely to help the Railways 
to earn profit more?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI 0. 
RAJAGOPAL): (a) and (b) No, Sir. No “marl̂ eting 
overdrive' scheme has been launched by Indian Railways 
(IR). However, certain schemes have been iauncfied to 
attract traffic to rail. These include proposed rationalisation 
of freight stnicture in the Budget 2002-2003 to remove 
existing anomalies, liberalisation of concessions under 
Station-to-Station rates running of mini raises to cater to 
short lead traffic and increase in the number of two point 
rai(e combinations. Policies for private participation in 
setting-up freight terminals and warehouses at railheads 
have also been formulated.

(c) Railways have set an ambitious target of loading 
510 MT in tfie ensuing financial year. These schemes 
are expected to augment volumes and revenue and assist 
in achievement of the target.

Measure* to Streamline Process for RoU

4108. SHRI V.V. RAO: Will the Minister of 
PETROLEUM AND NATURAL QAS be pleased to state:

(a) wiiether tfie Government of Andhra Pradesh has 
urged the Union Government to initiate necessary 
measures to streamline the process to expedite Right of 
User (RoU); and

(b) if so, the action taken by the Union Government 
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and
(b) The proposal of the State Government of Anctira 
Pradesh for streamlining the process to acquire Right of 
User in Land is under Examination.

Project of NOES In A.P. and Uttaranchal

4109. SHRI A. NARENDRA: Wi« the Minister of NON- 
CONVENTIONAL ENERGY SOURCES be pleased to 
state:
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(a) the details of projects carried out to produce non- 
conventional energy souroes in Andhra Pradesh and 
Uttaranchal;

(b) the details of project cost, estimated power 
generation, Central assistance and foreign investment etc.; 
and

* (c) the details of amount allocated to the new projects 
to be undertaken in the States to produce non- 
conventional energy?

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI M. 
KANNAPPAN): (a) and (b) The Ministry of Non- 
conventional Energy Sources has been supporting a wide 
range of non-conventional energy prpjects r̂ogrammes for 
power generation based on solar, wind, biomass and small 
hydro power throughout the country including ttie States 
of Andhra Pradesh and Uttaranchal. Details of physical 
achievements made upto 31st March, 2002 in the States

of Andhra Pradesh and Uttaranchal, the average project 
cost average power generation under various projeots are 
given in the enclosed Statement-1. The Central Rnandal 
Assistance is provided In the form of capital subsidy, 
interest subsidy and soft term loans through Indian 
Renewable Energy Development Agency, a Public Sector 
Undertaking of this Ministry, depending upon terms and 
conditions of the various non-conventional energy 
programmes/schemes. Besides, fiscal incentives are also 
available including Foraign Direct Investment upto 100% 
for renewable energy projects. The details of Central 
Financial Assistance available under various non- 
conventkmal energy programmeŝ MOjects is given in the 
enclosed statement-ll.

(c) The State-wise aHocation of funds is not made 
by the Ministry. The funds aro alk)cated depending upon 
the techno-economk: viability of the pn êcts, fulfillment of 
terms and conditkms lakl down under projecta/programmes 
and availability of financial resources.

Stofement

Detfuls of achievements made upto 31st Marctt, 2002, average project cost, average power generation under various 
Non-Conventional Energy Projects in the States of Andhra Pradesh and Uttaranchal

Name of Project Achievement as on 
31.03.2002

Andhra Uttaranchal 
Pradesh

Average 
Project cost

Average Power 
Generation

Wind Power (MW) 93.00 — Rs. 4.50-5.00 16.00 lakh kWh/
crore/MW MW/year

Biomass Power (MW) 101.20 — Rs. 2.004.50 4-6MU/MW/
crore/MW year

Bk)ma8S Gasifiers (MW) 1.54 0.30 Rs. 25-30 2000Kwh/100
lakh/IOOkW kw/year

SntaH Hydro Power (MW) 148.21 28.25 Rs. 4.00-5.00 am jn m /
crora/MW year

Waste-to-energy (MW) 2.75 — Rs. 4.00-6.00 6 MU/MW/
croie/MW year

Solar Photovoltaic (grid 275 — Rs. 2.70-3.00 30 lakh/KWh/
connected) (kWp) crore/100 kWp 100 Kwp/year

Solar Photovoltaic (non­ 20.60 80.00 Rs. 3.504.00 1500 kWh/
grid-connected (kWp) lakM(Wp kWp/year

MW -  Megawatt; MU -  Million Unit; kWh -  Klowatt boon kWp -  KHowatt pMk; KW- KHowM
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Statement II

Central Financial Assistance under major non-conventional energy programme

S. No. Nanm of Programme Details of subsidies

1 ■ 2 3

1. Solar Photovoltaic Power (non­
grid connected

— Rs. 1.80 lakhs/kWp of PV array capacity for general category 
Rs. 3.50 lakhs/kWp of PV array capacity for North East Region and 
Sikkim

2. Biomass Gasifier — 30% to 60% for general States

3.

4.

5.

6.

Small Hydro Programme 

Capital subsidy 

—Upto 500 kW

—Above 500 kw to 1 MW

—Above 1 MW to 6 MW

—Above 5 MW to 15 MW

Interest subsidy —

Wind Power —

SPV Power (grid connected) —

Biomass Power 

Capital subskly

a. Maximum exportable Power 45 MW

—eo bar and above —

—80 bar and above —

b. Maximum exportable power 9MW

—60 bar and above —

90% for North East Region and Sikkim
10% of higher rate of subsidy for SC/ST and weaker sections.

90% cost upto Rs. 0.75 lakh per kW for NE States Equipment cost 
•f50% of civil cost upto Rs. 30,000 to Rs. 45,000 per kW for other 
States

90% cost upto Rs. 0.60 lakh per kW for NE States Equipment cost 
+50% of civil cost upto Rs. 30,000 to Rs. 45,000 per kW for other 
States

75% cost upto Rs. 4.50 crores per MW for NE States Equipntent 
cost +25% of civil cost upto Rs. 1.50 to Rs. 3.00 crores per MW for 
other States

Equipment cost +25% of civil cost upto Rs. 22.50 crores per project 
for NE States

Equipment cost +25% of civil cost upto Rs. 7.50 crores to Rs. 15.00 
crores per project for other States

1.5% to 7.5%

Upto 60% of equipment cost for demonstration projects 

Upto Rs. 2 crores/100 KW

Rs. 35 lakh per MW of surplus power limited to Rs. 31.50 crores per 
project

Rs. 45 lakh per MW of suiplus power limited to Rs. 40.50 crores per 
project

—80 bar and. above 

—Interest subsidy — 1% to 3%

Rs. 35 lakh per MW of surplus power limited to Rs. 6.30 crores per 
project

Rs. 45 lakh per MW of surphis power limited to Rs. 8.10 crores per 
project
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7. Power from urban & Industrial Wastes

— Capital Sul)sidy

— Interest subsidy

— Upto 50% subject to maximum of Rs. 3 crores/MW for innovative 
demonstration projects

— To reduce interest rate upto 7.S%

MW Megawatt. KWp « KMo watt peak. KW -  Kilowatt. PV « Rwtovolatlc 

NTPC’a Projects during the 10th Plan

4110. SHRI IQBAL AHMED SARAOGI:
SHRI R.L. JAIĴ PPA:
SHRI S.D.N.R. WAOIYAR:

Will the Minister of POWER be pleased to state:

(a) whether the Government have a proposal to set 
up new Thermal Power Plant in the country during the 
Tenth Plan;

(b) if so, the details thereof and the additionai capacity 
expected to be added thereby, State-wise;

(c) whether the National Thermal Power Corporation 
propose to complete these prqects by 2003; and

(d) if so, the steps being taken in tNs regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (d) 
National Thermal Power Corporation (NTPC) hM 
envisaged capacity addition of 9160 MW during the 10th 
Plan as detailed below:

SI.
No.

Project/Capacity/Location Year of Complelkm 
(Envisag^)

Capacity addition 
in 10th Plan (MW)

1 2 3 4

1. APPROVED ON-QOINQ PROJECTS

i. •Sinihadri Thennal Power Project (STPP) 2002-03 500
(Unit-2/500 MW), Andhra Pradesh

II. Tateher STPP Stage-ll (2000 MW), Orissa 2005-06 2000

ill. Rihand STPP Stage-ll (1000 MW), Uttar Pradesh 2006-07 1000

iv. Ramagundam STPP (500 MW), Andhra Pradesh 2005-06 500

Total 4000

II. CEA CLEARED NEW PROJECTS

v. Sipat STPP Stage-1 (1980 MW), 2007-08 1320

Chhattisgarh

Vi. Barh STPP (1980 MW), Bihar 2008^)9 660

vii. Kahalgaon STPP Stage-ll (1320 MW). 2007-06 660

Bihar

Total 2640

III. OTHER NEW PROJECTS

vHI. North Karanpura STPP (1980 MW), 2006-09 660
Jhart<hand
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1 2 3 4

Ix. Sipat STPP Stage-ll (660 MW), 2006-07 660
Chhattisgarh

x. Vindhyachal STPP Stage-Ill (1000 MW), 2007-06 500
Madhya Pradesh

ix. Unchahar STPP Stage-ll (210 MW), Uttar Pradesh 2006-07 210

xii. Dadri STPP Stage-ll (490 MW), Uttar Pradesh 2006-07 490

Total 2520

Total (l-t-il-t-lll) 9160

* 1st Unit (SOO MW) commlulonad In Fabmaiy, 2002.

NTPC will implement these projects with funds 
available through internal resources, market and external 
commercial tmrrowings.

Adulteration in Petrol

4111. SHRI N. JANARDHANA REDDY:
SHRI DINESH CHANDRA YADAV:
SHRI PRABHUNATH SINGH:

Will the Minister of PETROLEUM AND NATURAL 
GAS t)e pleased to state:

(a) whether the petrol available at filling stations is 
not free from adutteration even if it passes the Bureau of 
Indian Standard (BIS) specifications;

(b) if so, whether there is no foolproof method to 
detect adulteration in petrol;

(c) if so, whether the Government have received 
some representations from the automobile industry stating 
that the vehicle wanranty should be linked with fuel quality 
assurance;

(d) if so, the actkm, the Government have taken in 
the matter,

(e) whether the Centre for Science and Enivomment 
(CSE) has asked for an independent fuel quality 
monitoring agency in Delhi to ensure public accountability 
of oil companies; and

(f) if so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF

STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) It 
Is the understanding of experts dealing with fi/el quality 
both nattonally and intemattonaily that various parameters 
indicated in BIS specifteation of petrol (IS 2796) are 
adequate to check petrol for adulteratton, if any, when 
tested for all the parameters. The same test parameters 
are provided in all international specifications such as 
ASTM, IP, ISO, etc. and are bring followed world over. 
A satisfactory check on whether a petrol sample is 
adulterated or not can be found out 'when a sample is 
collected and analysed as per the protocol given in 
existing Markettng Discipline GuhteHnes (MDG).

(b) In view of complex nature of composition of petrol, 
some countries at>road are folkwing approach of chemical/ 
bio*markers but these practtees are not wkle spread.

(c) No. Sir.

(d) Does not arise.

(e) Yes, Sir.

(f) An Anti-Adulteratton Cell has been set up under 
the Ministry of Petroleum & Natural Gas, whk:h InteraUa 
also acts as an agency for ntonitorlng petrol & diesel 
quality.

P’ransiation]

Recovery of Cartridges from Well

4112. SHRI RAMDAS ATHAWALE: Will the Minister 
of DEFENCE be pleased to state;

(a) whether the investigation with regard to recovery 
of cartridges from a well in the Red Fort has been 
completed; '
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(b) if so, the outcome ttwreof alongwith the place 
and date of their manufacturing;

(c) whether Security personnel deployed at the Red 
Fort had no knowledge of the cartridges being thrown in 
the well;

(d) if so, the reasons therefor; and

(e) the steps taken to make the security personnel 
vigHant posted at the Red Fort 7

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) and (b) Yes. Sir. The case has been 
investigated by a Board of Offk̂ ers of Army HQrs who 
have ruled out the possibility of any involvement of 
terrorists in this incident. The ammunition was 
manufactured at different Ordnance factories and the year 
of their manufacture varies between 1967 and 198B. The 
ammunitton was deposited with polk:e station, Lai Quila 
Chowki on 3.1.2002. Delhi Polk» on investigation was 
unable to find any clue of the accused in this case.

(c) and (d) Security personnel deployed at Red Fort 
had no knowledge of the ammunitton having been thrown 
in the well. Investigation carried out also revealed that 
the said ammunition did not belong to any of the units/ 
sub units lodged inskle Red Fort. Since December, 2000, 
the well was under the charge of Archaeoiogk l̂ Survey 
of India and the Army unit in Red Fort is unaware of tfte 
time and circunwtances when this ammunitton couW have 
been thrown inside.

(e) Comprehensive Standard Operating Procedures 
exist for proper accounting of ammunitton held on charge 
of all units/sub units. Stocks are periodfcally checked and 
conectness reported in the chain of command. Instfucttons 
have also been issued to maintain utmost vigilance to 
obviate any loss/pilferage.

[English]

Import of 122 mm Grad Rockets

4113. SHRI RAGHUNATH JHA; Will the Minister of 
DEFENCE be pleased to state:

(a) whether « is a fact that the Mlnistiy concluded a 
contract with a foreign supplier in March, 1996 for import 
of 23500 units of 122 mm Grad Rockets alongwith fuzes/ 
components at a total cost of Rs. 73.53 crore;

(b) whether as per instfucttons of the Mlnistiy In 
October, 1985 stores were to be inspected withki 
IS days of receipt from foreign suppKers but despite

rece^ of supplies in May, 1997, Controller of Quality 
Assurance (Ammunitton) Klrkee called for samples for 
check proof only in August, 1997 i.e. after expriy of 60 
days;

(c) if so, whether the matter has been enquired into 
the delay in carrying out inspectton of imported rockets;

(d) if so, whether any responsibility and aocountabMty 
has been fixed for causing loss to the State;

(e) If so, the details thereof;

(f) whether DGOA has been found lacking in the 
performance of its duties time and again; and

(g) if so, the steps taken to enquire into the 
functtoning of that department and to take measures to 
improve the quality of worit therein?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) Yes. Sir.

(b) No. Sir. Instructtons of Mlnistiy of Defence Issued 
in October 1965 direct the inspectton of stores within
15 days of its receipt rrom foreign suppltors pertain only 
to physical inspection of stores not to check-proof. 
Supplies were received at Central Ammunition Depot 
(CAD). Pulgaon in May, 1997 and its intimatton was 
conveyed by Depot on 30.6.1997 and received by 
Controller of Quality Assurance (CQA), Pune on
14.7.1997. Thereafter, samples were drawn by DGQA at 
CAD, Pulgaon in August, 1997. Hence there was no delay 
in carrying out inspectton of the imported rockets.

(c) No enquiry was required as full consignment of 
rockets was cleared in check proof and declared 
serviceable by the DGQA.

(d) and (e) Questton does not arise in view of 
answers at (b) & (c).

(f) No, Sir.

(g) Question does not arise.

Benwni Petrol Pumpe

4114. SHRI SHEESH RAM SINGH RAVI; WIN the 
Minister of PETROLEUM AND NATURAL GAS be pieaeed 
to state:

(a) whether a large number of Benami petrol pumps 
art functtoning In the country parttoulaily in Delhi; arNi

(b) if so, the details thereof and the action taken 
against them?
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THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and
(b) From time to time, the oil companies come across 
cases of retail outlets suspected to be Involved in benami 
operations. Such cases are investigated and action is 
taken against such dealerships in accordance with the 
dealership agreement.

Gas Linkage Policy

4115. SHRI RAM MOHAN GADDE: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state;

(a) whether the Union Govemment propose to review 
'Gas Linkage Policy' due Dip in Gas resen̂ es as reported 
in ‘Deccan Chronicle' dated February 20, 2002;

(b) the present status of Gas reserves in KG basin 
and future plans of the Union Govemment to supply gas 
to the Industries in Andhra Pradesh; and

(c) the status of domestic LPG supply through 
pipelines in the Coastal towns of Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) 
Natural gas allocations are made on the recommendations 
of an Inter-Ministerial Committee, Gas Linkage Committee 
(GLC) based on the produced availability and demands 
of natural gas in the various regions. Keeping in view 
the potential availability of natural gas, GLC reviews from 
time to time the allocations/supplies of natural gas to the 
existing consumers.

(b) The projected on-shore and off-shore gas reserves 
in the Krishna-Godavari Basin as on 01.04.2001 are 48.13 
billion cubic meter (BCM). However, against an allocatk>n 
to the extent of 16.4 million standard cubk: meters per 
day (MMSCMD) around 7.8 MMSCMD of natural gas is 
currently available in the region which is being supplied 
to the various gas based Industries.

(c) Gas Authority of India Limited (GAIL) is in the 
process of laying around 600 K.M. pipeline from Vizag to 
Secunderabad in Andhra Pradesh for transportation of 
Ihiuefied petroleum gas (LPG) In bulk, which is to be 
marketed by the oil marketing companies In bottles.

[Translation}

4116.

Converalon of LPT Into HPT

SHRI RAMDAS RUPALA GAVIT: 
DR. M.P. JAISWAL:

Will the Minister of INFORMATION 
BROADCASTING be pleased to state;

AND

(a) the number of Low Power Transmitters converted 
into High Power Transmitters in the country till date, State- 
wiseAJnion Territory>wise/locatlon>wi8e;

(b) the number of LPTs proposed to be converted 
into HPTs in the country, State-wiseAJnion Territory-wise, 
location-wise;

(c) the time by which all the proposed LPTs are 
likely to be converted into HPTs and amount to be spent 
on each transmitters, State-wise/Union Terrijlory-wise/ 
location-wise;

(d) whether all the LPTs/HPTs are functtoning propeiiy 
in the country;

(e) if not, the details thereof and the reasons therefor;
and

(f) the steps taken by the Government to make all 
the LPT/HPTs fully functional ?

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a) 84 
Low Power Transmitters have so far been upgraded to 
High Power Transmitters in the country. State-wise 
locations are given in the statement.

(b) Schemes of upgradatton of 25 LPTs to HPTs are 
presently under implementation. Locations of these 
projects are given in the statement.

(c) The aforesaid projects are at different stages of 
implementation and are expected to be completed in 
phases in the next 2 years. Cost of establishment of an 
HPT project varies from Rs. 3 crores to Rs. 10 crores.

(d) All the HPTs and LPTs in Doordarshan network 
are generally functk>nlng satisfactorily.

(e) Does not arise.

(f) Most of the transmitters in Doordarshan networi< 
are fully functional. However, a few LPTs are relaying 
partial transmission due to non-availabllity of adequate 
staff. It is Doordarshan’s endeavour to make all the LPTs 
fuHy-functkmal.
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LPTs upgmdedbeing upgraded to HPTa

State LPTs upgraded to HPTs LPTs tMing upgraded to HPTs

1 2 3

Andhra Pradesh Anantapur

Hyderabad (OD-II)

Kumool

Nandyal

Rajamundaiy

Tirupati

Vishakhapatanam

Warangal

Vishakhapatanam (DD-II)

Arunachal Pradesh Itanagar Itanagar (OD-II)

Assam Dibrugaih 

Guwahati 

Quwahati (DD-II) 

Silchar

Silchar (DD-II)

Bihar Patna

Patna (DD-II)

Chhattisgarh Jagdalpur Amt)ikapur

Goa Panaji (DD-II)

Gujarat Ahmadabad (DD-II) Surat

Bhuj

Dwatka

Vadodara

Himachal Pradesh Shimla

Shimla (DD-II)

Jammu & Kashmir Jammu Qurez*

Jammu (DD-II) Naushera

Kathua Samba*

Kupwara (int)*

Leh

Srinagar (DD-II)

Srinagar (Kashk Channel)

TKhwal*
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Jharkhand

Karnataka

Kerala

Madhya Pradesh

Maharashtra

Manipur

Meghalaya

Mizoram

Nagaland

Orissa

Jamshedpur

Bangakire (DD-II)

Dharwad

Hassan

Mangalore

Calicut

Cannanore (INT) 

Cochin

Cochin (DD-II) 

Trivandrum 

Trivandum (DD-II) 

Bhopal

Bhopal (DD-II)

Gwalior

Indore

Jabalpur

Shahdol

Aurangabad

Nagpur (DD-II)

Churachandpur

Imphal

Shiitong

Tura

Tuta (DD-II)

Aizawl

LungM

Kohlma

Baleshwar

Berhampur

Bhawanipatna

Sambalpur (DD-II)

Dhanvard (DD-II)

Mysore

Ralchur

Guna

Chandrapur 

Jalgaon 

RatnagIri 

Imphal (DD-II)

ShlHong (DD-II)

Aizawl (DD-II) 

Kohima (DD-II)
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Pondicheny Pondicheny (INT)

Punjab Bhatinda 

Fazilka (INT)

Rajasthan Ajmer (INT) 

Banner (INT) 

Bundi

Jaipur (DD-il)

Jaisalmer

Jodhpur

SiMdm Qangtok Qangtaok (DD-II)

Tamil Nadu Kumbakonam (INT) 

Rameshwaram

Tripura Agartala 

Agartaia (DD-ii)

Uttar Pradesh Agra Faizabad

Banda

BareHly
Lakhimpur (INT) 

Lucknow (OD-it) 

Ktau

Kanpur (DD-II)

West Bengal Krishnagar (INT) Baiurghat

Murshldabad (OD-II) 

Shantiniketan

Kharagpur

Note; *VLPT8 upgrBd«M)«lno upgmdwl to HPTt.
[EngHah]

Tax InewittvM for P«trol»um Industry

4117. SHRI ASHOK N. MOHOL WiD the Mintetar of 
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether there is any proposal to give tax 
Incentives for petrotoum mdusHy for provkUng cleaner fuel 
throughout the countiy;

(b) If so, the details thereof; and

(c) the other incentives proposed to be given to 
petroleum Industry for providing cleaner fuel throughout 
the country.

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR QANQWAR); (a) to
(c) In its Interim report, accepted by the Qovemment, the 
Expert Commitlee, constituted by the Qoveniment in 
September 2001 on “Auto Fuel PoBcjT, has Mer-ato made 
the following recommendation:

‘Environmental concerns are such that loo put in 
place the new emissions norms, substantial 
investments need to be made to produce appropriate 
quality fuel and the vehicles. The Committee 
recommends preferential treatment to the oil and auto 
industry in matters relating to:

(i) customs duty on imported capital goods, 
equipment and machinery needed for 
upgradation 01 technotogy/faciities.
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(ii) excise duty on indigenously manufactured capital 
goods, equipment and machinery needed for 
upgradation.

(iii) 100% depreciation plant and machinery put up 
for upgradation.

(iv) soft loans for technology modernisation/ 
upgradation projects; and

(v) adequate incentives, such as tariff differentials 
and other measures to enaljle domestic industry 
to compete with imports.”

Petrol Pump* on NHs and State Highways

4118. SHRI RAMSHETH THAKUR: Will the Minister 
of PETROLEUIWI AND NATURAL GAS be pleased to 
state:

(a) whether there is insufficient number of Petrol 
Pumps on National/State Highways in the country;

(b) if so, whether there is any proposal to open more 
petrol pumps on National/State Highways in the country;

(c) if so, the details thereof, State-wise;

(d) the number of applications pending for allotment 
of such petrol pumps in the country, State-wise; and

(e) the time by which these applications are likely to 
be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) The 
Oil CompaniM conduct periodic sunmys In various parts 
of the country including National/State Highways to identify 
locations where economically viable retail outlet 
dealerships can be set up. The economically viable 
locations meeting the Vokime-Distance Norms are included 
in the Marketing Plan of the Oil Industry.

(b) to (d) The Oil Companies propose to set up 
1113 more retail outlet dealerships on various National/ 
State Highways (in the ‘O' class of markets) in the country. 
Of these, 660 retail outlet dealerships are pending for 
allotment.

(e) It is not possible, at this stage, to indicate the 
time by which ttiese dealerships will be allotted.

fTranslatbn]

Security Measures In Railways

4119. SHRI SADASHIVRAO DADOBA MANDLIK: 
SHRI SUKDEO PASWAN:
SHRI C.N. SINGH:

Will the Minister of RAILWAYS be pleased to state;

(a) whether the I.T.F. and railway organisations are 
not satisfied with the security measures taken by the 
Indian Railway;

(b) if so, the details thereof;

(c) whether the safety related training of railway staff 
is not being strengthened despite human error being found 
responsible for 70 percent of railway accidents;

(d) if so, the reasons therefor; and

(e) the steps being taken by the Government to inpart 
safety related training to the railway employees?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL); (a) and (b) No, Sir. Maintenance of law 
and orders is the responsibility of State Government. 
However, ttie proposal to empower RPF for providing 
better security to passengers is under consideration.

(c) No, Sir. Safety Training is given priority.

(d) Does not arise.

(e) The steps being taken for imparting safety related 
training to railway employees are:—

(i) Emphasis is laid on the initial and refresher 
training of staff. Training cunicula are reviewed 
from time to time and training is given with 
modem aids.

(ii) Recently uniform standard training modules for 
Induction, Refresher and Promottonal Courses 
for Loco Running staff have been introduced.

(IH) From time to time, staff connected with train 
operations are specially screened and those 
found deficient are given crash courses at the 
training centres.

(iv) Training facilities for drivers, guards and staff 
connected with train operations have been 
modernized, including use of Simulators for 
training of drivers.
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[English}

Marketing of Aviation Turbine Fuel by Private 
Companiee

4120. SHRI VILAS MUTTEMWAR: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state:

(a) whether some private sector companies sought 
permission for marketing aviation turt>ine fuel at various 
aiiports;

(b) if so, the names of the companies who sought 
permission and response of the Government thereto; and

(c) the names of the companies already being 
permitted to market the aviation turbine fuel at the 
airports?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to
(c) Aviatran Turbine Fuel (ATF) has been de-regulated 
with effect from 1.4.2001. Currently the three Oil PSUs 
namely Indian Oil Corporation Limited, Bharat Petroleum 
Corporation Limited and Hindustan Petroleum Corporation 
Limited are marketing ATF in India. M/s. Reliance 
Petroleum Limited, a Private Limited Company, whose 
registered office is at Village Motikhavdi, P.O. Digvijay 
Gram, District Jamnagar, Gujarat has also been authorised 
to market ATF at 102 aiiports with effect from 7.12.2001.

Indlgeniaation of Cluster Bombs

4121. SHRI PRABHUNATH SINGH: Will the Minister 
of DEFENCE be pleased to state:

(a) whether the CAG in paragraph 47 of its Report 
No. 9 of 1993 brought out the facts of delay in 
indigenisation of cluster bombs resulting inter alia in 
importation of cluster bombs valuing Rs. 106.65 crore by 
the Indian Air Force to meet its requirement:

(b) whether his Ministry maintained in their actton 
taken note that the cluster bomb was likely to go into full 
scale productk>n from 1994;

(c) if so, the progress made so far In this regard;
and

(d) the reasons for the delay in indigenisation of 
cluster t)omt>87

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) Yes, Sir.

(b) Yes, Sir.

(c) and (d) There was delay in Indigenisatkm because 
of technology complicattons. User trials were euocessfully 
completed in November, 1995 and the first lot of 
35 Nos. was supplied in 1995*96.

Marine Products from Andhra Pradeeh

4122. SHRI A. BRAHMANAIAH: WIH the Minister of 
RAILWAYS be pleased to state:

(a) whether railways are aware that road transport In 
Andhra Pradesh is the main carrier of marine products to 
the Eastern parts of the country;

(b) whether the Railways have conducted any study 
of the potential of rail traffic which is likely to be generated 
by transporting marine products from the coastal districts 
of Andhra Pradesh;

(c) If so, the details thereof; and

(d) the steps likely to be initiated by railways to obtain 
a portion of the transportation of marine producto from 
Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) Yes, Sir.

(b) and (c) A survey conducted in the coastal area 
of Andhra Pradesh has revealed that about 10% to 15% 
of the total volume of marine products on offer is 
transported by Railways.

(d) The marine products from Andhra Pradesh offersd 
for transportation by rail are presently cleared in the brake 
vans (SLRs) and parcel vans (VPs) of Mail/Express/ 
Passenger trains.

Chenges In Tariff Structure of Petroleum Producte

4123. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state:

(a) whether the Government have deckled to counter 
volatility In petroleum prices by the uee of changes in 
tariff stnicture;
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(b) if so, whether the Qovemment has laid down the 
terms and conditions urKler which the tariff will be changed 
based on international moments of price of petroleum;

(c) if so, the details of such conditions laid down;

(d) whether the surcharges of Rs. One on every litre 
of petrol will be removed immediately due to upward 
trend of Intemational prices; and

(e) if not, the reasons for continuing this surcharge?

THE f̂ lNISTER OF STATE IN THE l«IINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANQWAR): (a) No, 
Sir.

(b) and (c) Do not arise in view of the reply to part
(a) above.

(d) and (e) The Government is not examining any 
proposal to remove the additional duty of orte nipee on 
every litre of petrol. The reason for continuing with the 
additional duty is that the objective for which the additional 
duty was imposed is yet to t>e fully achieved.

Consolidation of Media Budgets

4124. SHRI SUBODH MOHITE: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state:

(a) whether the Qovemment propose to consolidate 
the media budget of various Ministries and Government 
Departments under her Ministry:

(b) if so, the details thereof alongwith the present 
practice; and

(c) the details of the amounts placed at the disposal 
of different Ministriea/Depaitments for media coverage 
during the last years and the methods by which 
expenditure was monitored?

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a) No 
Sir.

(b) Does not arise.

(c) No amount was placed at the disposal of different 
Minlstrlw/Departments for media coverage during ttw last
financial year by the Ministry of Information and 
Broadcasting.

Provision of Aerial Cableway In Siachin

•4125. COL (RETD.) SO I^ RAM CHOUDHARY: Will 
the Minister of DEFENCE be pleased to state:

(a) whether the Qovemment have decided to provide 
aerial cableway in Siachin Glacier;

(b) if so, the present status of the proposal; and

(c) the time by which aerial cableway is liicely to be 
commissioned?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) Yes, Sir.

(b) and (c) An aerial cableway from Takpochand Top 
to Point 5310, covering a distance of 2 idlometers, has 
been completed. Proposal for construction of two more 
cableways are under consideration. These are likely to 
be completed by September 2004.

Construction of Baffle Range at Jawahar Nagar

4126. SHRI SURESH RAMRAO JADHAV: Will the 
Minister of DEFENCE be pleased to state:

(a) whether the Government are aware that the Field 
Firing Station of Anny near Jawahar Nagar, Hyderabad 
is causing k>t of inconvenience to the people living in the 
area and there is every likelyhood causing hann to civilian 
population;

(b) if so, the reasons for delay In construction of 
baffle range as agreed to; and

(c) the steps taken to constnx̂  baffle range to provkte 
safety to the civilians?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (c) Lake Une Rifle Ranges near 
Jawahar Nagar at Shamipet covering an area of 
approximately 1100 acres of land, the only firing range 
available in the station since 1964 for training personnel 
in unifonn has slowly been surrounded by increased 
population by Hyderabad dty.

Government of Andhra Pradesh has been approached 
for an alternative site for the range. As soon as an 
alternative site is Indicated and given, the question of
shifting of the prsMnt firing range in Shamipet wlU t>e 
examined. -
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Training to Youngstsrt

4127. SHRI MOHAN RAWALE: Wril the Minister of 
DEFENCE be pleased to state:

(a) whetlier the Government have planning to 
introduce a series of measures to train and orient 
youngsters for a career in anned forces right from school 
stage;

(b) if so, the details thereof;

(c) the details of funds made available to modernise/ 
upgrade the network during the current year;

(d) the present status of on-going upgradation 
programmes of training institutions, particularly in 
Maharashtra; and

(e) the funds allocated in this regard during the 
cunent year?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) and (b) The establishment of the 
Rashtriya Indian Military College, the Sainik Schools, the 
Military Schools, institutions of the National Cadet Corps 
are some of the examples to train and orient the youth 
for a career in the Amied Forces.

(c) to (e) These institutions/schemes are financed 
both by Govemment of India and the various State 
Governments. The process of modernisation and 
upgradation is a continuous process. Depending on the 
nature of the pian, funds are provided as and when 
required. The funds provided are programme specific and 
are not made state-wise.

Sato of LPQ Cylinders in Tamil Nadu

4126. SHRI P.D. ELANGOVAN: WHI the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the average monthly sale of refill cylinders in 
Tamil Nadu through various oil companies;

(b) the total number of LPG connections provWed so 
far in Tamil Nadu by lOCL, BPCL. HPCL and IBP; and

(c) the steps taken by the Govemment to release 
the new LPG connecttons in Tamil Nadu and also to 
bridge the demand and supply of LPG in Tamil Nadu?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) The 
average monthly sale of refiH cylinders by Public Sector 
Oil Marketing Companies (OMCs) In the State of Tamil 
Nadu is about 42 Lakhs cyUnders per month.

(b) As on 1.1.2002, total customer strength with 
various distritHitorB of OMCs in Tamil Nadu were as given 
below:

Name of Company No. of Customers (in Lakh)

lOCL 37.47

HPCL 7.47

BPCL 15.09

IBP 0.65

(c) At present, LPQ cormections are available on 
demand in all the existing markets of the countiy including 
Tamil Nadu. The demand of LPG customers enrolled witti 
OMCs in Tamil Nadu is being met by and large in fuH.

Polictos and Norms for SEBs

4129. SHRI SHiVAJI VITHALRAO KAMBLE: Will the 
Minister of POWER be pleased to state:

(a) whether the Govemment have directed the Power 
Finance Corporation to frame accounting poUcies and 
nonns for the State Electricity Boards;

(b) if so, the details thereof; and

(c) the reaction of the State Electricity Boards to the 
proposal?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (c) 
Govemment of India has taken a number of Initiatives for 
carrying out Power Sector Reforms. Power Finance 
Corporation under the aegis of Ministry of Power has 
entrusted the Institute of Chartered Accountants of India 
(iCAl) a study on Aocounting practices of the State 
Electricity Boards/State Power Utilities, so that the 
accounts are in conformity with the Accounting Standards 
and disclose infonnation to meet the requirements of 
various stakehoMers. The views of State Electricity Boards/ 
State Power UtMtieft have been obtained during the course
of the study.
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[Trenaiatton]

D«v«lopnMnt of Railway Stations

4130. SHRI NAQMANI:
SHRI RATTAN LAL KATARIA:
SHRI ANANTA NAYAK:

Will the Minister of RAILWAYS be pleased to state;

(a) whetlier the Government have received any 
representation regarding expansion/modernisation of 
railway stations;

(b) if so, the details thereof and the action taken by 
the Government in this regard;

(c) the names of the railway stations which have 
been developed into model station, State-wise and zone- 
wise; and

(d) the names of the stations which have been 
identified for development as model station state-wise, 
zone-wise?

THE K/IINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI 0. 
RAJAQOPAL): (a) and (b) A large number of requests/ 
suggestions are received from the general public and 
people's representatives for provision of additional facilities 
including expansion/modernisation at different stations. 
Although it is Railways’ endeavour to accommodate as 
many suggestions as possible, the works are undertaken 
considering the volume of traffic handled, relative 
importance of the station and the availability of resources. 
Zonal Railways have been instmcted to take into account 
all such suggestions while fonnulating their action plan.

(c) and (d) A State-wise list of 288 stations identified 
for development as model stations is enclosed as 
statement. Zonal Railways have been advised for 
upgrading amenities at model stations on priority. 
However, required works, as per laid down norms, are 
being undertaken progressively at these identified model 
stations based on inter-se priorities and availability of 
resources.

Statement

'State-wiae' List of 288 stations selected as ‘Model Stations’ for provision of upgraded passepger amenities

State Names of stations

1 2

Assam Dibnjgarh (NFR), Quwahati (NFR), Jorhat Town (NFR), Kamakhya (NFR), Kokrajhar (NFR), 
Lumding (NFR), New Bongaigaon, (NFR), New Tinsukia (NFR), Silchar (NFR) (9)

Andhra Pradesh Dhannavaram Jn. (SCR), Quntakal (SCR), Guntur (SCR), Hyderabad (SCR), Kacheguda (SCR), 
Kakinada (SCR), Nellore (SCR), Rajahmundry (SCR), Secunderabad (SCR), Tirupati (SCR), 
Vijayawada (SCR), Visakhapatnam (SCR), Warangal (SCR) (13)

Bihar Ara (ER), Barauni (NER), Begu Sarai (NER), Bhagalpur (ER), Buxar (ER), Chhapra (NER), 
Dehri-on-Sone (ER), Danapur (ER), Darbhanga (NER), Gaya (ER), Hajipur Jn. (NER), Jamalpur 
Jn. (ER), Katihar (NFR), Khagaria (NER), Kishanganj (NFR), Mokama (ER), Motihari (NER), 
Muzaffarpur (NER), Nalanda (ER). Nawadah (ER), Patna Jn. (ER), Samastipur (NER). Shekhpura 
(ER), Siwan Jn. (NER), Sonpur (NER) (25)

Chandigarti Chandigarh (NR) (1)

Chhattisgarh Bilaspur (SER), Durg (SER), Raipur (SER) (3)

Delhi Delhi (NR). Delhi Cantt (NR). Delhi Sarai Rohilla (NR), H. NIzamuddin (NR). New Delhi (NR) 
(5)

Gujarat Ahmedabad (WR). Anand Jn. (WR). Bharuch (WR), Bhavnagar (WR), Dwaika (WR), Gandhidham 
Jn. (WR). Gandhigram (WR), Navasari (WR). Rajkot (WR), Surat (WR), Vadodara (WR), Valsad 
(WR), Vapi (WR) (13)
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1

Goa

Himachal Pradesh 

Haryana

Jammu & Kashmir 

JharkhatKl

Karnataka

Kerala

Madhya Pradesh 

Maharashtra

Nagaland

Ortosa

Pondicherry

Punjab

Rajasthan 

Tamil Nadu 

Tripura

Uttar Pradesh

Madgaon (SCR), Vasco-de-gama (SCR) (2)

Shimla (NR) (1)

^ a la  Cantt (NR). Faridabad (CR), Hkwar (NR), Kalka (NR), Panipat Jn. (NR). Rewart (NR) 

Jammu Tawi (NR). Kathua (NR) (2)

Chakradhaipur (SER), DhantMd (ER), Jasidlh (ER). Koderma (ER). Madhupur (ER). Ranchi 
(SER), Tatanagar (SER) (7)

Bangalore Cantt. (SR), Gulbarga (CR). Hospet Jn. (SCR), Hubli Jn. (SCR), Mangalore (SR), 
Mysore (SR), Raichur (SCR), Shimoga (SR), Toranagallu (SCR) (9)

Alwaye (SR), Calicut (SR), Cannanore (SR), Chengannaur (SR). Emakulam Jn. (SR), Kottayam 
(SR). Palghat Jn. (SR), Quilon Jn. (SR), Trichur (SR), Trivandrum Central (SR) (10)

Bhopal (CR), Gwalior (CR), Hablbganj (CR), Hoshangabad (CR), Indore (WR), Jabalpur (CR). 
Katnl Jn. (CR), Pipariya (CR), Ratlam (WR), Satna (CR). Ujjain (WR) (11)

Akola Jn. (CR), Bandra Terminus (WR), Bhusaval (CR). Chandrapur (CR). Oadar (CR). Dadar 
(WR), Kalyan (CR), Kurla (CR). Mumbai CST (CR). Mumbai Central (WR), Nagpur (CR). 
Nanded (SCR), Nasik Raod (CR). Pune (CR). Solapur (CR), Thane (CR), Wardha (CR) (17)

DImapur (NFR) (1)

Badakhandita (SER). Balasore (SER). Brahampur (SER). Bhadrak (SER), Bhubaneswar (SER), 
Byiee (SER), Cuttack (SER), Dhenkanal (SER), Qolanthra (SER), Jajpur*Keon)har Road (SER  ̂
Jharsuguda (SER), Kapilas Road (SER), Khurda Road (SER), Puri (SER), Rahama (SER), 
Rourttela (SER), Sambalpur (SER). Suria Road (SER), TMagarh (SER) (19)

Pondicheny (SR) (1)

Amritsar (NR), Anandpur Sahib (NR), Beas (NR), Bhatinda (NR), Rrozpur Cantt. (NR). JuOundur 
City (NR). Ludhiana (NR), Pathankot (NR). Patiala (NR) (9)

Abu Road (WR), Ajmer (WR). Bikaner (NR), Chittaurgaih (WR), Jaipur (WR). Jodhpur (NR). 
Kota (WR). Nimbahera (WR). Sawai Madhopur (WR). Sri Ganga Nagar (NR). Udaipur (WR)
(11)
Chennai Central (SR), Chennai Beach (SR), Chennai Egmore (SR), Coimbatore (SR), Erode 
Jn. (SR), Kanniyakumari (SR), Katpadi (SR). Madurai (SR), Mambalam (SR). Rameswaram 
(SR), Salem Jn. (SR), TinichchirappaMi (SR), Tiaineiveli (SR), Tirutlani (SR), Tutioorin (SR) (15)

Oharmanagar (NFR) (1)

Agra Cantt. (CR). Agra Fort (WR), Aligarh (NR). Allahabad (NR). Ayodhya (NR), Badshah 
Nagar (NER), Ballia (NER), Bareilly (NR), Basti (NER). Baraut (NR), Baghpat Road (NR), 
Deoria Sadar (NER), Faizabad (NR). Ghaziabad (NR). Gonda Jn. (NER), Gorakhpur (NER). 
Jhansi (CR). Kanpur Central (NR), Lucknow (NR), Lucknow (NER), Mau Jn. (NER). Mathura 
Jn. (CR), Meeoit City (NR), Manduadih (NER). Mughalsarai (ER). Moradabad (NR). Prayag 
(NR), Rae-Bareli Jn. (NR). Rawatpur (NER), Saharanpur (NR), Tundia (NR), Varanasi (NR)
(32)
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Uttaranchal Dehradun (NR), Haridwar (NR), Kathgodam (NER), Izzatnagar Jn. (NER), PilibhH (NER) (5)

West Bengal Alipurduar Jn. (NFR), Adra (SER), Alubari Road (NFR), Andal Ja (ER), Asansol (ER), Bagnan
(SER), Bandet (ER), Bardhaman (ER), Barasat (ER), Basirhat (ER), Bishnupur (SER), Bolpur 
(ER), Budge Budge (ER), Barulur Jn. (ER), Bidhannagar Road (ER), Canning (ER), Contai 
Road (SER), Cooch Behar (NFR), Dalkolha (NFR), Dhakuria (ER), Dum Dum (ER), Dankuni 
(ER), Durgapur (ER), Garia (ER). Qarbeta (SER), Ghutlari Sharif (ER), Ghum (NFR), 
Harishchandrapur (NFR), Howrah (ER), Jalpaiguri (NFR), Jhargram (SER), K hara^r (SER), 
Krishnagar Road (ER), Kulti (ER), Kotaghat (SER), Labpur (ER), Maal Bazar (NFR), 
Madhyamgram (ER). Malda Town (ER),-Mecheda (SER). Midnapore (SE), Murshidabad (ER), 
New Alipurduar (NFR), New Jalpaiguri (NFR), Nabadwlp Dham (ER), New Maal Jn. (NFR), 
Raniganj (ER), Ranaghat Jn. (ER), Raiganj (NFR). Siliguri Town (NFR), Srirampur (NFR), 
Santragachi Jn. (SER), Sealdah (ER), Sonarpur (ER). Salnthia (ER). Tamluk (SER), Toliyganj 
(ER). Tarakeswar (ER). UHadanga Jn. (ER). Ulubaria (SER) (60)

(English]

International Defence Supplies and Equipments

4131. SHRI GANTA SREENIVASA RAO; Will the 
Minister of DEFENCE be pleased to state:

(a) the relevance of holding of public exhibition on 
international defence supplies and equipments;

(b) whether such exposure of armaments and defence 
ware to all and sundry would alert our hostile neighbours 
of our interest in acquiring such military hardware; and

(c) If so. the steps taken by the Government in this 
regard?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES) (a) to (c) Holding of Intemational Defence 
Exhibitions is a world wide phenomenon. Such Exhibitions 
are being held not only in India but also in many other 
countries like Russia, UK. France, Malaysia, UAE, South 
Africa, Singapore. Brazil etc. Such intemational defence 
exhibitions provide a common platform for manufacturers, 
members of the Armed Forces, researchers and other 
decision makers to see and assess the latest equipment 
and technological advances in various defence related 
fields at one place.

2. Such exhibitions provide an opportunity to the 
Indian Public Sector Defence Industry as well as private 
sector industry to interact with manufacturers from different 
countries and to discuss with them possibilities for 
sourcing of components, joint ventures and transfer of 
technology. It also provkles opportunities to our pubik: 
and private sector industries to showcase at one place 
their products and servtees for export orders.

3. HoWing of such exhibitions and expression of 
interest in the exhibits in no way compromises national 
security interests.

Privatisation of Prasar Bharati

4132. SHRI ANANDRAO VITHOBA ADSUL; Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state:

(a) whether there is any proposal to privatise/jpart- 
privatise/joint-venture or convert into Prasar Bharati;

(b) if so. the details thereof alongwith the reasons 
therefor;

(c) whether any committee has been appointed in 
this regard; and

(d) if so, the details thereof and the time by which 
the committee is likely to submit its report?

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRIMATi SUSHMA SWARAJ): (a) to
(d) A group of six offteere has been constituted by Prasar 
Bharati to examine the feasibility of privatisation/joint 
venturisation of Metro Channel. The Committee is likely 
to submit its report within six months.

Setting up of 1000 MW Poww Project

4133. SHRI Y.V. RAO: WiO the Minister of POWER 
be pleased to state:

(a) whether NTPC.proposes to set up a 
Megawatt power plant in Vidarbha; and

1000
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(b) if 80, th« details of olher areas in the country, 
where such plants are proposed to be set up state-wise, 
location-wise?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) The 
setting up of a power plant in a particular region/State 
by the National Thermal Power Corporation (NTPC) is 
determined with reference to availability of coal/!uel, 
demand and supply position in the region, availability of 
key inputs like land, water, project site meeting 
environmental standards and guidelines with minimum 
displacement of Project Affected Persons and acquisition

of minimum prime agricultural/forest land, ability of the 
beneficiary States to pay for the power and willingness 
to sign Power Purchase Agreement (PPA) with adequate 
safeguard-mechanisms and other techno-economic 
consWerattons. Accordingly, NTPC is exptoring suitable 
locations In Vktaibha region of Maharashtra to assess 
their prima-tade suitability for tocating a thermal power 
plant. However, NPTC has no proposal at present to set 
up a power plant in Vidaibha.

(b) NTPC envisages a capacity addition of 19,970 
MW during 10 and 11th Plan periods. The details of 
these projects are as foltows:

X. Auraiya GPP, Uttar Pradesh

xi. Kawas GPP, Quiarat
xii. Jhanor-Gandhar GPP Stage-ll, Gujarat

Sub-Total (II)

650

660

650

SI.
No.

Project/Locatran Capacity 
Addition 

Programme (MW)

Remaria

1 2 3 4

1. Approved On-goIng Projects.

i. Simhadri Super Thermal Power 
Project (STPP), Andhra Pradesh

500 500 MW Unit-1 already commissioned 
In Fabruary, 2002.

ii.

iii.

Tateher STPP, Orissa

Rihand STPP Stage-ll, Uttar Pradesh

2000

1000

iv. Ramagundam STPP Stage-Ill, Andhra 
Pradesh

Sub-Total (1)

500

4000

II. CEA Cleared Protects

V. Kokjam Hydro Power Project, 
Himachal Pradesh

600 Detailed Project Report under 
processing In Central Electricity 
Authority (CEA) for revised Techno- 
economic clearance.

vi. Sipat STPP, Chhattisgarti 1960

vii. Barii STPP, Bihar 1960

vHi. Kahalgaon STPP Stage-ll, Bihar 1320

ix. Anta Gas Power Project (GPP), 
Rajasthan

650 To be taken up after confirmation of 
Liquefied Natural Gas (LNG) 
availability at reasonable/firm price 
and confirmatton from twneficiary 
States to take power and sign PPA
backed up by adequate payment 
security.

6680



771 Written Answer APRIL 23, 2002 to Questions 772

1 2 3 4

in. Other New Pro|ects

xUi. North Karanpura STPP, Jharkhand 1980

xiv. Sipat STPP Stage-ll, Chhattisgarh 660 Techno-economic appraisal of 
Feasibility Report (FR) under process 
in CEA.

XV. Vindhyachal STPP Stage*ill, Madhya 
Pradesh

1000

xvi. Unchahar Thermal Power Project 
(TPP) Stage-Ill, Uttar Pradesh

210

xvii. Dadri TPP Stage-ll, Uttar Pradesh 490

xvlii. Cheyyur STPP, Tamil Nadu 1000 FR under preparation Coastal 
Regulation Zone clearance by 
Ministry of Environment and Forests 
is required.

xix. Kayamkulam Combined Cycle Power 
Project Stage-ll. Kerala

1950 FR to be firmed up after confirmation 
of LNG availability at reasonable/Ann 
price and confirmation from 
beneficiaiy States to take power and 
sign PPAs backed up by adequate 
payment security mechanism.

Sub-Total (III) 7290

Total (l-t-lklll) 19970

NTPC will implement these projects with funds available 
through internal resources, market and external 
commercial borrowings.

Safety Regulatory Framework for Offehore 
Petroleum Operation

4134. SHRI A. NARENDRA: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether no legal framework exist for regulating 
safety in offshore petroleum operations in the country 
though petroleum operation In the country's offshore areas 
are going on for the last three decades;

(b) if so, the reasons for not taking any action to 
establish such framework so far; and

(c) th« time by which the Government propose to 
establish safety regulatory frameworks for offshore 
petroleum operation?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to
(c) Offshore operations are govemed by the Oilfield 
(Regulation and Development) Act 1948 and the PNG 
Rules 1959 framed thereunder; whose provisions have 
been extended to offshore areas under the Tenritorial 
Waters, Continental Shelf, Exclusive Economic Zone and 
other Maritime Zones Act 1976; the Merchant Shipping 
Act 1958, the Territorial Waters, Continental Shelf, 
Exclusive Economic Zone and Other Maritime Zones 
(TWCSEEZ) Act, 1976, the Environment (Protectton) Act, 
1986 and the Indian Penal Code 1860, as amended from 
time to time, as also various other rules and international 
conventtons which cover the safety aspects of offshore 
operations besides the related aspects of health &
environment. Further, the Oil Companies have also been 
foltowing the international standards and technologies for 
safety regulattons.
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RcvaniM from Transportation of 
Pstrotaum Product*

4135. SHRI SULTAN SAUHUDDIN OWAISI: WW the 
Minister of RAILWAYS t}e pleased to state;

(a) the total revenue earned by Railways through 
transportation of petroleum products during the last three 
years;

(b) whether this revenue is declining day by day;

(c) If so, the reasons therefor; and

(d) the steps taken or being taken by Railways to fill 
the gap of revenue earned from the oil companies through 
transportation of oil products?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL); (a) The total revenue earned t>y Railways 
through transportation of petroleum products during the 
last three years is given below:

Year Revenue (Rs. in crores)

1999-2000 2473.32

2000-2001 2663.26

2001-2002 (Prov.) 2301.41

(b) No, Sir.

(c) and (d) Do not arise.

[T'snslathnJ

Capacity of AIR, Solapur

4136. SHRI RAMDAS ATHAWALE: Will the MiniMer 
of INFORMATION AND BROADCASTING be pleased to 
state;

(a) whether the relay capacity of the All Indta Radte, 
Solapur in Maharaahtra is very less as a result of which 
the programnws relayed by the AIR, Solapur are not 
cleariy audibla in the neartiy areas;

(b) if so, the effective steps being taken/proposed to 
be taken by the Government to augment the relay 
capacity of the saM AIR Centre; and

(c) M not, the reasons therefor?

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a) to
(c) AIR, Shdapur is Local Radio Statk>n (LRS) and has 
been installed with 1KW MW Transmitter with the specific 
purpose of serving k)cal community. It provkles radto 
coverage within a radius of around 30 Kms. There is no 
proposal to further augntent the transmitting capacity of 
Local Radk) Statton, Sholapur. Radto coverage in areas 
in and around Sholapur is already available through 
existing radio transmitters.

[English]

Recovery of Dues from Private Airlines 
on Sale of ATP

4137. SHRI RAM MOHAN GADDE: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state:

(a) the status of rscoveiy of dues from private airlines 
by public sector oil companies on account of sale of 
Aviatton Turtiine Fuel;

(b) whether the rules permit to give such credits to 
private airlines;

(c) If not, the action takeii on the offldais rssponstt>le 
for such lapses;

(d) whether the Unk>n Government propose to frame 
rules to recover such financial looses to the Government 
from the officials responsible apart from other penal 
actions; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) 
Total Rs. 27.143 Croree (Indian Oil Corporatton Limited- 
Rs. 25.05 Crore, Bharat Petroleum Cofporatlon Limited 
(BPCL)*Rs. 1.2134 Crores and Hindustan Petroleum 
Corporation Umtted (HPCL)-Rs. 0.8796 Crores) has been 
outstanding dues against ths different private airlines for 
supply of aviation turt>lne fuel towards Oil Marketing 
Companies. Legal actk>ns against the private airiines have 
been initiated by the Oil Companies for recovery of 
outstanding dues. BPCL and HPCL have signed •  
Settlement Agreement wHh Modlluft for recovery of the 
outstanding amount including payment of interest. The 
payments are being received as per the payment temw 
•graed In the Settlement Agreement between BPCL and 
HPa.
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(b) Policy guidelines existed for extending credit on 
commercial consideration to private airiines.

(c) Does not arise.

(d) No. Sir.

(e) Does not arise.

Railway Proiecta

4138. SHRI ASHOK N. MOHOL:
SHRI ARUN KUMAR:

Will the Minister of RAILWAYS be pleased to state:

(a) wliether most of the projects are not executed 
despite availability of funds for those projects;

(b) If so, the details of the projects that lagged behind 
and the reasons therefor, and

(c) the steps proposed to be taiten by the 
Government to fix accountability and to take action against 
officers who failed to implement the projects?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) No, Sir.

(b) Does not arise.

(c) Does not arise.

Misusing of Funds for Purchase or Arms

4139. SHRI RAMJEE MANJHI:
SHRI PRABHUNATH SINGH:
SHRI M.V.V.S. MURTHI:

Will the Minister of DEFENCE be pleased to state:

(a) whether the Government are aware of the 
purchase of consumer items from tfie funds given to 
Eastern Command during 1998 to 2001 for meeting 
terrorist activities to purchase arms 9  Rs. 10 crore 
annually to the tune of Rs. 6.79 crore as has t>een 
brought out in the Oa/n/k Jagaran of March 29, 2002;

(b) if so, the facts thereof;

(c) whether the signal channel radio relay long 
distance satellite could not be set up due to diversion of 
the funds;

(d) if so, the action talten by tlie Government against 
the persons responsible for misusing the money meant 
for purchasing arms to meet terrorist threat in the 
Command;

(e) the measures taken to avoid recunence of the 
same;

(f) whether there is any proposal to order a thorough 
checking of the expending of public money in the 
purchase of otiier consumer and stationery items at higher 
than the market rates; and

(g) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) and (b) Purchases made by 
Headquarters Eastem Command in exercise of the 
financial powers delegated to them for Counter Insurgency 
include only items related to counter insurgency 
operations.

(c) The Long Distance Satellite Tenninals were set 
up and there was no diversion of funds for procurement 
of items unrelated to counter-insurgency operations.

(d) and (e) Not applicable.

(f) No, Sir. ‘

(g) Adequate systems for audit of Government 
expenditure and follow up thereon already exist.

Purchase of Ammunition by Eastem Command

4140. SHRI RAGHUNATH JHA: Will the Minister of 
DEFENCE be pleased to state:

(a) whether the Jawans engaged in the fight against 
terrorism fight coukj not be fully protected due to supply 
of defective arms and ammunition purchased by the 
Eastem Command during 1995-96;

(b) if so, whether ttie matter has been enquired into 
and the guilty persons brought to book;

(c) if so, the details thereof; and

(d) the measures taken to protect the jawans from 
the terrorists by supplying them good quality weapons 
and amnwnitions?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) No, Sir. .Prior to August 1998, Eastem 
Command had no financial powers to procure any items
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of Ordnance origin. These powers were delegated only 
In August 1998 and since then have only been used for 
procurement of Itenns other than anns and ammunKlon. 
Anns and ammunition can only t>e procured at the Army 
Headquarter under central procurement.

(b) and (c) Not applicable.

(d) and (e) In addition to the investments already 
made, ONQC has planned acquisition, processing and 
interpretation of geoscientific data and exploratory drilling 
which will require additional investment. The projected 
outlay for exploratory work in the NELP blocks awarded 
to ONQC is Rs. 173.86 crore in BE 2002-03 and 
Rs. 2168 crore for the Tenth Plan as a whole.

(d) Weapons and ammunition supplied to jawans are 
issued only after stringent quality control checks by 
Directorate General Quality Assurance. All efforts are 
made to ensure that weapons and ammunition issued to 
jawans are of high quality.

Exploration of Wells by ONQC In NELP

4141. SHRI A. BRAHMANAIAH: Will the (Minister of 
PETROLEUM AND NATURAL GAS be pleased to state;

(a) whether ONGC has started exploratory work on
16 block In the NELP-II;

(b) the investment incunred by ONGC so far on oil 
and gas exploration work In the 16 exploration block of 
NELP-II and the findings thereof;

(c) whether ONGC has not seen any success in this 
phase of exploratory work;

(d) if so, whether more Investment is required by 
ONGC for this purpose; and

(e) if so, the details thereof?

THE (MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) 
Under the second round of New Exploration Licensing 
Policy (NELP-II) there are 15 blocks under Oil & Natural 
Gas Corporatkm Ltd. (ONQC) operation. In these, besides 
reprocessing and reviewing of existing data, ONGC has 
acquired 4106 Line Kolometer (LKM) of 2D and 619 Sq. 
Km. of 3D seismic data in 8 blocks as on 1.1.2002. In 
other 7 blocks, the work of evaluation of geoscientific 
data and reprocessing of seismic data has started.

(b) and (c) The total investment incurred so far on 
the 15 oil and gas exploration t̂ locks operated by ONGC 
under NELP-II is Rs. 979 lakhs (provisional). The 
exploratory work in these btocks is in the initial stages 
and results can be ascertained only wtien processing 
and interpretation of geoscientific data followed by 
exploratory drillirtg is completed.

Delimitation Commission

4142. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of LAW, JUSTICE AND COMPANY AFFAIRS 
be pleased to state:

(a) the status of the proposal to form the Delimitation 
Commission;

(b) whether the Government has completed all due 
legal formalities;

(c) if so, the stmcture of the Delimitation Commisston;

(d) whether there is any proposal to increase the 
number of Members in the Delimitation Commission; and

(e) if so, the details thereof and the date of 
commencenient of work by the Delimitation Commisston?

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI ARUN JAITLEY): (a) to (e) The 
Government proposes to bring fonward a legislation for 
constituting the new Delimitatton Commisston in pursuance 
of the Constitutton (Eighty-fourth Amendment) Act, 2001, 
the details of which are being worked out.

Allooatlon of Gas to Rajasthan

4143. COL. (RETD.) SONA RAM CHOUDHARY: Will 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state;

(a) whether the Unton Government have received 
any proposal from the Government of Rajasthan for 
allocatton of one MMCMD of Natural Gas for the proposed 
Ceramic and Glass industries to be set up at Kota and 
Bhiwadi;

(b) if so, the details thereof;

(c) whettwr the Government have approved/proposed 
to approve allocatton of Natural Gas to Rajasthan; and

(d) the time by whtoh it is iikely to be approved?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF
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STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GAN6WAR): (a) No. 
Sir.

(b) Does not arise in view of (a) above.

(c) Currently, allocations have been made to an extent 
of 1.71 million standard cubic meters per day (MMSCMD) 
to M/s. National Thermal Power Corporation, Anta, 1.76 
MMSCMD to M/s. Chambal Fertilizers Limited, Gaddepan 
and 0.034 MMSCMD to M/s Samcor Glass, Kota from 
the Hazira-Bijaypur-Jagdispur (HBJ) gas pipeline and 0.75 
MMSCMD to Rajasthan State Electricity Board from 
Dandewala/Tanot and Gamnewala fields.

(d) Gas Authority of India Limited is exploring the 
possibility for supplying re-gasified liquefied natural gas 
(LNG) through its pipeline network from LNG terminal of 
Petronet LNG Limited at Dahej (Gujarat) to various States 
in Northern India including Rajasthan. The import of LNG 
at Dahej terminal is to commence in December, 2003.

Amendments In Arbitration and 
Conciliation Act, 1996

4144. SHRI SUBODH MOHITE: Will the Minister of 
LAW, JUSTICE AND COMPANY AFFAIRS be pleased to 
state:

(a) whether the Government propose to enact 
amendments in the Arbitration and Conciliation Act, 1996 
to make it more effective and relevant in the current 
context;

(b) If so, whether the Indian Council of Arbitration 
has made suggestion in this regard;

(c) if so, the details thereof; and

(d) the reaction of the Government thereon?

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI ARUN JAITLEY); (a) to (d) The 
Government has received suggestions from the Indian 
Council of Aibitratk>n, Rajasthan Chapter, for amendments 
in the Arbitration and Conciliation Act, 1996. The Law 
Commission of India has also recommended certain 
amendments to the said Act in its 176th Report. As the 
subject-matter falls under the Concurrent List of Seventh 
Schedule to the Constitution of India, the Government 
has invited comments/views from all the State 
Govemnwnts and other concerned organizations on the 
Report of the Law Commission. The Government proposes 
to process the matter after receiving comments from all 
concemed.

Oil Ditcovwy by ONGC/ONGC-VldMh 
in Tamil Madu

4145. SHRI P.D. ELANGOVAN: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the ONGC and ONGC VUesh have made 
any significant discovery in Tamil Nadu/Coastal Tamil 
Nadu;

(b) if so, the details thereof and the reserves of Oil 
and Gas in these discoveries;

(c) the expenditure incurred for carrying out the trial 
trenches/diggings or explorations in sea;

(d) the Initiatives taken by the Government for the 
exploitation of these oil and gas reserves;

(e) whether these will be offered to private sector 
companies for exploitation and further exploratton; and

(f) if so, the reasons therefor and the income 
expected to be generated from these adventures?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PABLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and
(b) During the last 3 years (1999-2000 to 2001-2002) Oil 
& Natural Gas Corporation Ltd. (ONGC) has made two 
hydrocarbon finds (natural gas) in the Tamil Nadu on 
shore area. There have been no discoveries in Coastal 
Tamil Nadu in the said period.

As a result of ONGC’s exptoratory efforts in the Tamil 
Nadu onshore area, as on 1.4.2002 they have established 
a reserve of 96.77 million metric tonne (MMT) of oil and 
oil equivalent of gas (O+OEG).

ONGC-Videsh Ltd. a wholly owned subsidiary of 
ONGC, is engaged in hydrocarbon exploration and 
production activities overseas.

(c) During the last three years (1999-2000 to 2001­
2002) ONGC had incurred an expenditure of about 
Rs. 32.76 crore on exptoratory activities In the Tamil Nadu 
Offshore area.

(d) and (e) ONGC being a Navratna company, is 
empowered to take its own decisions In exploratton and 
production matters. Accordingly, In all the two finds which 
fall within the ONGC-operated Petroleum Exploration 
Lk̂ ence (PEL)/Mlning Lease '(ML) areas, they are carrying 
out exploratton and development activities.
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(f) Does not arise in view of (d) & (e) above.

Companies Act Regarding Filing of Returns

4146. SHRI VILAS MUTTEMWAR: Will the Minister 
of LAW, JUSTICE AND COMPANY AFFAIRS be pleased 
to state:

(a) whether the Government propose to amend the 
Companies Act to make the provisions more stringent for 
the companies faitling to file their returns, documents, 
non-payment of deposits etc.;

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and
(b) The State-wise initial in-place of natural gas as on
1.4.2001 and the cumulative production till 31.3.2002 in 
the country are as under;—

(figures in Billion Cubic Metres)

(b) whether the defaulting companies have been State Initial-gas- Cumulative
following the escape route by paying paltry sum of Inplace Production
penalties and getting away with pardon by the regulator; (as on till 31.3.2002

1.4.2001)
(c) if so, whether the Government have compiled the

list of defaulting companies; Andhra Pradesh 86.31 10.46

(d) if so, the investments made by the public put to Arunachal Pradesh 5.67 0.37
lot of disadvantage as a result of the existing provisions Assam 326.98 63.70of the Act; and

Gujarat 235.47 51.25
(e) the safeguards proposed to be provided in the

proposed Act to protect the interest of the investors? Nagaland 2.02 0.085

THE MINISTER OF LAW, JUSTICE AND COMPANY Rajasthan ■ 11.88 0.44

AFFAIRS (SHRI ARUN JAITLEY): (a) to (e) The Tamil Nadu 53.12 1.50
Companies Act already provides for penalty/prosecutton
of companies failing to file their returns, documents and Tripura 44.84 24.99
for non-payment of deposits. Under the existing provisions
of the Act and Rules made thereunder, it is mandatory (c) An allocation to the extent of over 119 million
for companies accepting deposits from put>lic/shareholders 
and others to file returns of deposits. The provisions in 
the Act provide for safeguards to the investors. The 
defaulting companies are not pardoned. Defaulting 
companies are prosecuted or their offences are 
compounded.

Deposits of Natural Gas Resources

4147. SHRI A. NARENDRA: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the details of natural gas resources located in 
the country so far. State-wise;

(b) the details of their potential and the extent to 
which ttie potential has been exploited;

(c) the manner in which natural gas is being made 
to use;

(d) whether it is proposed to set up an agency to 
work out schemes for the gas resources; and

standard cubic meters per day (MMSCMD) has been 
made to various consumers in the country for utilisation 
in power, fertilizer, steel and other sectors. However, 
around 65 MMSCMD of natural gas only is currently 
available, which is being supplied to the existing 
consumers through Hazira-Bijaipur-Jagdishpur (HBJ) and 
other gas pipeline network.

(d) and (e) Exploration and Production (E&P) of oil 
and/or gas in the country are carried out by the two 
National Oil Companies (NOCs), i.e. Oil and Natural Gas 
Corporation (ONGC) and Oil India Ltd. (OIL) as also by 
Indian and foreign oil companies. These include other 
NOCs, Uke Indian Oil Corporation Ltd. (lOCL) and Gas 
Authority of India Ltd. (GAIL) and the State Qovemment 
company, Gu)arat State Petroleum Corporation (GSPC). 
At present, the produced gas is mainly marketed by GAIL

Payment Criteria by Contractors

4148. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of RAILWAYS be pleased to state:
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(a) whether railway catering corporation has asked 
the contractors to seek ISO 9001 and certificates based 
on hazard and accident control check points;

(b) if so, the details thereof;

(c) whether railways have also changed the payment 
criteria by contractors to railways;

(d) if so, the details thereof;

(e) whether there was a vast scope for manipulation 
for paying licence fee to railways on per cent basis earned 
by contractors;

(f) whether railways has fixed licence fee which is 
not based on earning of contractors;

(g) if so, the details thereof; and

(h) the extent to which this system is likely to 
minimize the manipulation in payment to railways?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI 0. 
RAJAQOPAL): (a) and (b) Indian Railway Catering and 
Tourism Corporation Ltd. (IRCTC) has not asked the 
contractors to seek ISO 9001. However, catering Iksensees 
should have quality control systems comparable with 
Hazard Analysis Critical Control Points (HACCP) or 
equivalent good industry practices.

(c) Yes Sir.

(d) As per Catering Policy 2000, licences to major 
catering units are awarded through open tender under 
two packets system. Packet ‘A’ will contain technreal offer 
and Packet ‘B’ will contain the financial bid. The financial 
bid will be in terms of percentage commission on sales 
turnover which will be payable by the licensees to the 
Railways. This will be in addition to the prescrit>ed 
percentage of licence fee over sales turnover i.e. 15% in 
case of Rajdhani and Shatabadi and 12% in other mobile/ 
static units.

For other than major catering units, a consolidated 
licence fee based on 12% of annual sales turnover is 
charged and no other charges such as rent for building/ 
land, vendor's fee or conservancy charges, etc. are 
recoverable.

(e) No, Sir. Under the old policy, there was no 
provision for competitive financial bidding for award of 
catering/vending licences.

(f) to (h) Under two packet tender system, floor level 
lk;ence fee is decided based on a fixed percentage of 
estimated sales tumover. Tenders are asked to quote 
over and above the floor level licence fee and miyor 
contracts are awarded on competitive bklding to maximise 
revenue earning, and there is no scope for any 
manipulation.

National Advisory Committee's Recommendations

4149. SHRI RAM MOHAN GADDE: Will the Minister 
of LAW, JUSTICE AND COMPANY AFFAIRS be pleased 
to state;

(a) whether the Unk>n Qovemment have constituted 
Natk>nal Advisory Committee on Accounting Standards 
pursuant to the provisions of Sectton 21OA of Companies 
Act, 1956;

(b) if so, the recommendations of the Committee;
and

(c) the action taken thereon?

THE MINISTER OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI ARUN JAITLEY); (a) Yes. Sir.

(b) and (c) The Committee has ndt submitted the 
Report.

Control of Regloiuil Channels

^150. SHRI ASHOK N. MOHOL:
. SHRI RAMDAS RUPALA QAVIT:

SHRI MOHAN RAWALE:
SHRI M.V.V.S. MURTHI:

Will the Minister of INFORMATION 
BROADCASTING be pleased to state;

AND

(a) whether some State Qovemments have requested 
the Union Qovemment to allow them to have control 
over thia Regional Channels;

(b) if so. the details thereof; and

(c) the reaction of the Union Government thereto?

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a) 
and (b) Yes, Sir. The State Govemments of Andhra 
Pradesh, Chattisgarti, Tamil Nadu, Punjab, Tripura and 
West Bengal have requested that the State Govemments 
t>e permitted to have their own Regkmal T.V. Channels.
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(c) The subject 'Broadcasting' is included in the Union 
List under the Constitution. With the setting up of the 
autonomous Prasar Bharati Corporation, the Central 
Qovemment is no longer responsible for the running of 
Doordarshan and AIR. Prasar Bharati is a national entity. 
Its responsibilities are defined under Section 12 of Prasar 
Bharati Act, which inter-alia include organising and 
conducting public broadcasting sen/ices to inform, educate 
and entertain the public of the country as a whole.

Damage of Ralhway Property due to Terrorist 
Activities

4151. SHRI RAMDAS ATHAWALE: Will the Minister 
of RAILWAYS be pleased to state;

(a) the number of cases of damage to railway lines/ 
railway stations and railway property caused by the 
terrorists, naxalites and other unsocial elements came to 
the notice of the Government during the last three yeais, 
year-wise and zone-wise;

(b) whether enquiry has been conducted in each 
case; and

(c) if so, the details thereof and the action taken by 
the Qovemment on the basis of the enquiry reports?

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMEf̂ ARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAQOPAL): (a) Following cases have come to the 
notice of the Railway Administration during year 1999,
2000 & 2001:-

Railway No. of Cases

1999 2000 2001

Central 00 00 00

Eastern 06 04 02

Northern 11 09 06

NE RIy 13 26 19

NF RIy 11 07 10

Southern 01 01 01

SC RIy 12 04 06

SE RIy 02 01 02

Western 00 00 01

(b) and (c) These cases have been registered and 
investigated by the Police of the State Government 
concerned. However, those incidents wtiich led to train 
accidents were enquired by the Railway Administration. It 
is not practicabie to give details of the enquiries conducted 
by the Police and by the Railway Administration in all 
cases. Based on the enquiry reports, the following steps 
have been taken by the Railways:

(I) All the State Governments have been requested 
to take adequate steps to protect the Railway 
installations including the track.

(ii) Armed pickets of RPF have been deptoyed at 
vulnerable stations/sections to supplement the 
preventive measures taken by the Police.

(iii) Sharing of Special Intelligence and Crime 
Intelligence between RPF and GRP is being 
done at all levels.

(iv) Joint Strategies for dealing with anti-social 
elements operating on Railways have been 
chalked out by the GRP and RPF.

(v) Effective co-ordination is made with State 
authorities at the Divisional and Zonal levels.

Overhaul Facilities for BMPS

4152. SHRI SURESH RAMRAO JADHAV: Will the 
Minister of DEFENCE be pleased to state:

(a) wtiether even after 24 years of tiie first induction 
of the Infantry Combat VehkHes (BMP-I and II) overhaul 
facilities for these BMPs have not been fully established;

(b) if so, the reasons therefor; and

(c) the steps taken by the Government to establish 
complete set of equipment/machinery needed for overhaul 
at Anny Base Workshop?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) Overhaul faciUties for BMP-I vehk^s 
have been established at Army Base Workshop, Kiriwe 
since 1997. Overtiaul facilities for BMP-II are yet to be 
established.

(b) The overhaul facilities for BMP-II were originally 
to be established with the help of the erstwhile USSR. 
However, due to break up of the Soviet Unk>n and high 
cost of the project, it was decided to set up the overhaul 
facilities In India without Russian help. Being first project 
of its kind in the country, time is being taken to e^ablish 
the facHities.
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(c) Steps have been taken to indigentse the spares 
(6800 spares in range) required for overhaul. Technical 
specifications and complete designing of major Plant & 
Machinery and Specialist Equipments and related cMI 
works for the establishment of overhaul facilities for 
BMP-II are under preparation.

4153.

Purchase of Stationery

SHRI RAQHUNATH JHA: 
SHRI RAMJEE MANJHI;

Will the Minister of DEFENCE be pleased to state:

(a) whether the Directorate of Purchase, Air 
Headquarters caused an extra expenditure of Rs. 43 lakhs 
by floating a new tender enquiry on December 23, 1994 
to 12 other firms when a tender had already been floated 
and based on that the indenting Directorate sent all the 
requisite papers for procuring the items before expiry of 
valklity of the quotation as has been pointed out by the 
CAQ In its report 8 of 2001 (Air Force and Navy) in 
paragraph 13 on page 37-38;

(b) if so, whether the Government have enquired 
into the matter and fixed the responsibility and 
accountability of the persons concerned;

(c) If so, the measures taken to ensure transparency 
in the purchases of any sort in his Ministry, service 
headquarters and Inter-service headquarters; and

(d) the reasons for not throwing open tender for 
purchasing of stationery and other items by his Ministry?

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (d) In view of the fact that the 
prices quoted by the Original Equipment Manufacture 
(OEM) was exorbitant, the Directorate of Purchase, Air 
Headquarters with an intention to generate competltk>n 
floated a tender in a genuine effort to bring down the 
cost of paper. This view of the Air Headquarters have 
been agreed to by the Audit Authority and has been duly 
recommended to the Ministry of Finance (Monitoring Cell) 
for further appropriate action. Since no malafide intentions 
have Iseen established and as procurements are being 
made strtetly as per procurement procedure as laid down 
on DGS&D rate, no inquiry has been instituted.

Ructuatlons In Global Crude Oil Prices

4154. SHRI IQBAL AHMED SARADGI: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state:

(a) the steps taken about the fluctuations In the global 
crude oil prices;

(b) whether global prices would not affect the 
domestic prices of petrol and diesel;

(c) whether the Government have also issued 
directions to all oil companies to maintain price stability 
even after dismantling of the APM;

(d) if so, whether on sudden spurt in crude oH prices 
it would not be passed on to the domestic consumers; 
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR); (a) and
(b) In the free marttet scenario post APM, while the 
normal fluctuations in the international oil maritets would 
pass on in the domestic prices of petrol and diesel, the 
issue of devising an appropriate mechanism to contain 
the impact of the excessive volatility In the international 
oil maritets on the domestic prices of petrol and diesel is 
under the consideration of the Government.

(c) No, Sir.

(d) and (e) Do not arise in view of (c) above.

Insurance Claims

4155. SHRI M.K. SUBBA: Wilt the Minister of 
FINANCE be pleased to state:

(a) whether a number of claims for toss of insured 
silk merchandise in transit to New Yori( pending with 
Oriental Insurance Company Limited, since 1997;

(b) if so, the reasons for inordinate delay in settlement 
of the claims; and

(c) the steps taken by the company for early 
settlement of these claims?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (c) 
The Oriental Insurance Company Limited (OICL) have 
reported that there is no claim case pending for loss of 
Silk Merchandise in transit to New Yorit with them since 
1997. '
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Discontinuation of Suppiies by NCCF

4156. SHRI SHEESH RAM SINGH RAVI: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION t>e pleased to state:

(a) whether NCCF discontinued taking supplies from 
some of the suppliers after making investigations;

(b) if so, the details thereof alongwith the reasons 
for discontinuing the supplies and the names of the items 
they were supplying:

(c) whether such suppliers still supplies other items 
and have not been suspended in respect of all the items;

(d) if so, the reasons therefor; and

(e) whether there is any proposal to suspend the 
supplies of their all items and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI V. SREENIVASA PRASAD): (a) 
and (b) According to the infomiation furnished by the 
NCCF, they have changed their policy of sourcing of the 
branded and high value stationery items for office use 
directly from the manufacturers with effect from 1.7.2001.

(c) and (d) The suppliers, whose rates have been 
found to be higher after investigation by the Vigilance 
Cell of the NCCF, have been suspended by them.

(e) During the year 2001-2002 the NCCF has 
informed that they have suspended seven such suppliers.

Dumping of Chinese Goods

4157. SHRIMATI NIVEDITA MANE: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether it is a fact that cheap and modern 
Chinese items like locks, toys, batteries, etc. started 
pouring into India about two years ago shortly after India 
dropped import terriers as a part of an obligation to the 
World Trade Organisation (WTO);

(b) if so, whether tlie Qovemment is aware that 
Chinese locks and other Kerns today control roughly 5-6 
percent of the Indian mariwt;

(c) if so, whether the Indian Industry is scrambing to 
figure out; and

(d) if so, the steps the Qovemment have taken to 
protect domestic industries?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY); (a) to (d) Import restrictk>ns on items are being 
removed as a part of economk: liberalization programme 
of the Government and also in terms of our intemational 
obligations. However, imports are constantly being closely 
monitored and the Government is determined to ensure, 
through appropriate use of tariff and other mechanisms, 
including anti dumping action, that imports do not cause 
any serious detrinrant or injury to the domestk: industry.

In respect of toys, the Tariff Commission has found 
that units engaged in this line of manufacture are 
reasonably competitive both in the domestic as well as 
intemational markets and hence do not foresee any threat 
from Import surge. An anti dumping case was initiated 
against Chinese toys but was closed since injury to 
domestic industry was not established. Import of toys 
during April-December, 2000 amounted to Rs. 65.46 crore 
out of which Rs. 39.43 crore was from China. Import of 
toys during April-December, 2001 amounted to Rs. 64.76 
crore out of which Rs. 47.14 crore was from China.

In respect of dry cell (manganese dioxide) batteries, 
the Tariff Commission has found that imports are not 
significant enough to have any impact on production or 
prices. Further, the dry cell (manganese dioxide) batteries 
industry is internationally competitive in terms of 
technology and quality. However, in respect of dry cell 
batteries, suo motu anti-dumping case was initiated by 
Directorate-General of Anti-Dumping who have 
recommended the imposition of anti dumping duty. Import 
of battery cells during April-December, 2000 amounted to 
Rs. 59.88 crore out of which Rs. 14.33 crore was from 
China. Import of battery cells during April-December, 2001 
amounted to Rs. 79.01 crore out of which Rs. 11.86 
crore was from China.

In respect of locks, the Tariff Commission has 
indicated that the adverse impact of imports has not been 
established. An anti dumping case in respect of Chinese 
locks was closed as no suffteient evktonce of injury to 
justify the continuatton of investigattons was found. Import 
of locks during April-December, 2000 amounted to 
Rs. 19.97 crore out of whteh Fte. 4.35 crore was from 
China. Import of locks during April-December, 2001 
amounted to Rs. 22.89 crore out of which Rs. 5.94 crore 
was from China.

IndustriallMd States

4158. SHRI SAMIK LAHIRI: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state:
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(a) the top ten industralfsed States in the country 
with industriai production and lat>our forces engaged 
therein, separately; and

(b) the average wages earned by the industrial 
workers State-wise, public and private sector, separately?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY); (a) The top ten industralised States ranked in 
terms of Gross Value of Output for the year 1999-2000 
are given below. The data on industrial production state- 
wise is not maintained centrally. However, as per the 
latest Annual Survey of Industries Gross value of Output 
and the number of workers engaged, State-wise are as 
below:

Rank State Gross Output 
(Rs. Lakhs)

No. of 
Wori<er8 
Engaged

1. Maharashtra 18108210 854349

2. Gujarat 11861142 613410

3. Tamil Nadu 9523281 888350

4. Uttar Pradesh 6119544 428913

5 Andhra Pradesh 5786732 770521

6. Haryana 4455850 215094

7. Madhya Pradesh 4393983 195912

8. Kamataka 4273210 368268

9. Punjab 3790532 265261

10. West Bengal 3499714 462666

(b) The average wages earned by the industrial 
workers State-wise, and by public and private sector are 
menttoned below:

Rv* State Awnga ingn Mmad (In lupMt)

Total PiMc Sector Private Saclor

1 2 3 4 5

1. Maharashtra 66191 77205 64936

2. Gujarat 45304 120564 41006

3. Tamil Nadu 35222 72813 33049

1 2 3 4 S

4. Uttar Pradesh 41035 67402 37072

5. Andhra Pradesh 27830 113634 22594

6. Haryana 47612 71800 46078

7. Madhya Pradesh 43793 74719 38784

8. . Kamataka 44484 78606 40059

9. Punjab 36814 70994 34025

10. West Bengal 55805 87074 46547

SBI, Parliament Street

4159. SHRI G.S. BASAVARAJ:
SHRI G. MALLIKARJUNAPPA:

Will the Minister of FINANCE be pleased to state;

(a) whether the Karnataka Government has brought 
to the knowledge of the Unton Government that the State 
Bank of India, Pariiament Street, New Delhi has not 
followed certain procedures to release the Rs. 3 crore 
cheque sent to the Government of In'dia by Karnataka 
towards the Kargil martyrs fund;

(b) if so, the main faults made by the State Bank of 
India;

(c) whether the Karnataka Govemmenfs complaint 
has been looked into; and

(d) if so, the action taken against those held 
responsitiie?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (d) 
State Bank of India (SBI) has reported that Government 
of Karnataka Treasury cheque dated 11.11.1999 for 
Rs. 3 crores payable to Nattonal Defence Fund was 
received by SBI, New Delhi, Main Branch from Prime 
Minister’s Office (PMO) on 30.12.1999 and was sent for 
collection to Sen/ice Branch, Bangatore on the same day. 
As the cheque was required to be presented to Distri^ 
Treasury Officer (DTO) for endorsement before payment 
by Reserve Bank of India (RBI), Services Branch 
Bangatore returned the cheque to New Delhi Main Branch 
with the objection ’Please get it endorsed by District 
Treasury, Bangalore’ on 11th January, 2000. The cheque 
on its receipt by New Delhi Main Branch was delivered
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back to PMO with the objection sNp. On 10th December, 
2001 the PMO fonvarded a fresh Treasury Cheque of 
the Qovemment of Kamatkaa dated Gth DecenniMr, 2001 
for Rs. 3,36,49,143. When the said cheque was received 
by Service Branch, Bangalore on 13.12.2001, it sent the 
cheque to Bangalore Branch for obtaining the 
endorsement of DTO and presented the cheque through 
clearing to RBI. The proceeds of the cheque were 
collected on 20.12.2001 and were promptly remitted to 
New Delhi Main Branch who in turn credited the amount 
to National Defence Fund on 27,12.2001 on receipt of 
payment advice from Service Branch, Bangalore. Both 
the Branches have followed the Bank's extant collection 
procedures without delay.

In the light of the above, questk>n of complaint/action 
taken does not arise.

[Translation]

Letter of Credit through PNB

4160. SHRI SUKDEO PASWAN: Will the Minister of 
FINANCE be pleased to state;

(a) the numt>er of the private industries/companies 
located at Indore in Madhya Pradesh which have been 
provided with the facility of letter of credit and cash credit 
of more than five crore rupees by Punjab National Bank 
and State Bank of Indore during the cunent year;

(b) whether the concerned banks cross check the 
sale-purchase of the above industries/companies at the 
time of provMing the above facilities:

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) Punjab 
National Bank and State Bank of Indore have reported 
that they have provided facility of letter of Credit and 
Cash Credit of more than Rs. 5 crores during the current 
year to 4 and 11 companies respectively.

(b) and (c) Yes, Sir. Both the banks have reported 
that the sale-purchase of companies are cross checked 
at the time of providing the faculties through audited 
balance sheet, profit & loss account and other relevant 
information.

(d) Does not arise.

[EngHahJ

Regutarisatlon of Messengers in RRBe

4161. SHRI VARKAUV RADHAKRISHNAN: WHI the 
Minister of FINANCE be pleased to state:

(a) whether the Government have advised alt the 
Regk>nal Rural Banks to regularise all the messengers of 
their respective RRBs as on February 22, 1991 and 
thereafter, according to instruction laid therein;

(b) if so, the number of messengers who are still to 
be regularised at the RRB level with regard to the above 
noted Government order and

(c) the number of regularised part-time messengers 
and when they are supposed to be full-time regular 
messenger in temis of above order?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) The 
Regional Rural Banks have been advlsad by National 
Bank for Agriculture & Rural Devetopment (NABARD) in 
1993 that all those employees in sub-staff cadre who 
were in the servtee of RRB as on 22nd February, 1991 
and who have completed 240'days of continuous s e n ^  
after that date may be treated as regular employees of 
RRBs with effect from 22nd February, 1991.

(b) and (c) The informatton is being collected and 
will be laid on the Table of the House to the extent 
possible.

Scheduled Caste* U*t

4162. SHRI B.K. PARTHASARATHI: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state:

(a) the detaHs of the castes included in the Scheduled 
Castes list as on October 1, 2001; and

(b) the criteria adopted for deleting the caste from 
the SC list?

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (DR. SATYANARAYAN JATIYA): (a) 
List of Scheduled Castes for different StatesAJnion 
Territories have been notified under the ConstitutiorMil 
provisions from time to time.

(b) Extreme fomi of Social, educattonal and economic 
backwardness arising out of traditional practice of 
untouchabHUy has been the main crtterfa for notification
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of communities as Scheduled Castes. Any amendment in 
the list, including deletion, is done as per approved 
modalities.

Introduction of Pension Scheme In Public Sector 
UndMlaklngs

4163. SHRI SUNIL KHAN: Will the Minister of HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES be pleased 
to state;

(a) whether pension scheme has been introduced in 
public sector undertakings;

(b) if so, the details of the scheme; and

(c) the name of public sector undertakings where 
this scheme has been introduced?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (DR. 
VALLABHBHAI KATHIRIA); (a) to (c) Central PSUs are 
also covered under the Emptoyees Pension Scheme, 1995 
under the provisions of Employees Provident Fund & 
Miscellaneous Provisions Act, 1952. No PSU has been 
granted exemption from EPS, 95.

[Translation]

Funds to Chhattlegarh

4164. SHRI VISHNUDEO SAI: Will the Minister of 
FINANCE be pleased to state;

(a) the total amount provided by the Union 
Government as per the recommendation of Eleventh 
Finance Commission to ChhatHsgarh following its creation 
on February 28, 2002;

(b) the various heads under which the amount has 
been provided;

(c) the amount sought by the State Government; and

State of Madhya Pradesh were bifurcated between the 
successor States of Madhya Pradesh and Chhattisgarh. 
Based on the guidelines for utilisation of various grants 
recommended by EFC, following announts have been 
released to the Government of Chhattisgarh during the 
period November 2000 to March 2001, and the financial 
year 2001-02;

(Rs. in crores)

Released during

20(XH)1 2001-02

(i) Sliare in Central Taxes 509.94 1271.15

(ii) Grants for Local Bodies 23.S6 71.59

(iii) Grants for Upgiadation 
and Spedal Problems

18.44 17.38

(iv) Centre’s share of Calamity 
Relief Fund

10.85 21.63

(V) Grants from National Fund 
for Calamity Relief

40.00 42.88

[English]

Use of Credit Une by Srilanka

4165. SHRI SULTAN SALAHUDDIN OWAiSi; Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state:

(a) whether Sri lanka has not used full potential of 
the first trench of US$ 45 Mn. of the US $ 100 Mn. 
credit line granted by the Indian Government;

(b) if so, whether utilization is not up to the 
satisfaction of the donor and Srilanka has used only 18 
Mn since signing the agreement;

(c) if so, when this agreement was signed between 
the two countries;

(d) the details of the utilisation of the amount as on 
Febniary 28, 20027

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (d) 
The Eleventh Finance Commission (EFC) had not 
recommended any grant to Chhattisgarh as the State 
came into existence after the Commission had submitted 
its report for 2000-05. However, based on the Madhya 
Pradesh Reorganisatton Act, 2000, the share in Central 
taxes and grants-in-aid recommended by EFC for erstwhile

(d) the main items imported by Srilanka from India 
under this agreement;

(e) whether there is any pre-conditk>n to utilize the 
full amount prescribed for the year,

(f) if so, whether any discussion have been held 
between the two countries for proper utilization of the 
fund; and

(g) if so, the details thereof?



797 Written Ar^w er VAISAKHA 3. 1924 {Saka) to Quaations 798

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) Yes. Sir.

(b) The recipient countiy of a Government of India 
line of credit utilises the credit as per their convenience. 
Although, it is expected that the recipient countries will 
utilise the amount within a particular timeframe, normally, 
the time limit is extended in accordance with the request 
from the Government of the recipient country.

(c) The credit agreement was signed on 29.1.2001.

(d) Rice and buses have been exported so far.

(e) No, Sir.

(f) and (g) High Commission of India in Colombo 
have held discussions with various Sri Lankan Ministries 
including, inter-aUa, the Ministry of Rnance & Planning. 
Ministry of Foreign Affairs. Ministry of Rehabilitation, 
Resettlement and Refugees, Bank of Ceylon end other 
authorities and interested parties for proper utilisation of 
fund.

[Translation]

Grant to NGO’s of J&K

4166. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state:

(a) the vohintaiy organizations in Jammu and Kashmir 
which are receiving financial assistance from the 
Government;

(b) the amount of financial assistance asked for by 
these organizations and the amount sancttoned to them 
during the last two years;

(c) the criteria that has been adopted to sanction the 
funds; and

(d) the names of the organizations whteh have been 
black-listed during the last two years?

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (DR. SATYANARAYAN JATIYA): (a) 
Details are given in the enclosed statement.

(b) and (c) The voluntary organizations seek funds 
on the basis of their own evaluation but funds are 
sanctioned as per the stipulated norms of schemes. 
The criteria adopted are as per the norms of various 
schemes.

(d) No organisations has been black listed during 
the last 2 years from Jammu & Kashmir.

Statamant

(Rs. in lakhs)

SI. Name of the NGO with address Name of the 
Project

Amount
Released

during
2000-01

Amount
Released

during
2001-02

1 2 3 4 5

Name of the Schente: Assistance to Voluntary Organisation for the Other Backward Classes (OBCs)

1. Hilal Institute, Near General Bus Stand, 
Anantnag, Jammu & Kashmir

Computer Training 
Centre-30

— 3.40

2. Centre for Slum Development, NAC 
BuikAng, Main Bazar, Budgam, Jammu 
& Kashmir

Computer Training 
Centre-30

3.04

3. Women and Chfldren Welfare Society, 
Worihama, P.O.: Aripanthan, Sub P.O.: 
Magam. Beru,

Type 4 Sho»thand-40 0.58
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1 2 3 4 5

Name of the Scheme: Prevention of Alcoholism and Substance (Drugs) Abuse

4. Society for the Promotion of Youth & 
Masses, Mashwara Hospital, Kahnoo 
Road, Jammu

De-addtetton
Centre

7.64 3.56

5. H.N.S.S. De-addiction Centre, Meera 
MMjid, Khanyar, Srinagar

De-addiction
Centre

11.31 3.71

Name of the Scheme: Pre-examination Coachin for Weaker Sections based on Economic Criteria

6. Hilal Institute, Near General Bus Stand, 
Anantnag, Jammu & Kashmir

PEC for WS 0.45 0.75

7. Sacred Education Centre, New Airport 
(IG) Road, Humhama, Budgam

PEC for WS — 0.93

Name of the Scheme: Promote Voluntary Action for Persons with Disal)Ulties

a. Rotary innerwheel Home for Mentally 
Retarded Children, 63/2, Triioita 
Nagar, Jammu

Home for MR 3.23 1.19

9. Jammu Red Cross Home for the 
Handicapped Udhoala Jammu Post 
Suryavihar, Jammu

Home for 
Handk»pped

2.88 1.52

10. Society for Rural and Urt>an 
Development, HRDC Campus, Near Post 
Office, Raj

Home for CPMR 6.11 .

11. Khatoon Welfare Society, Star Regal 
Lane, Municipal Complex Jammu & 
Kashmir

Residential School 
for Disat>le

0.92

12. Society for Human Welfare and 
Education, Silk Factory Road, Solena. 
Srinagar

School for Deaf & 
Dumb

0.71

Name of the Scheme: Assistance to Voluntary Organisation working for the Scheduled Castes (SCs)

13. Kalamkari Centre, Upper Roura, PO: 
Jammu

Mobile Dispensary 3.50 1.45

14. Ess Dee Educational Society, 78/A, 
Gole Pulli Taiab Tillo Jammu-5S3010

Computer Training-30 2.70 —

15. Mahila Vikas Kendra, H.O. EP-74, 
Lakhdata Bazar, Jammu Tawi- 
180001, Jammu & Kashmir

Craft Training 
Centre

1.39

Name of the Scheme: Integrated Programme for Older Persons

16. Social Welfare of India Organisatk>n, 
Rajouri, Jammu & Kashmir

MobUe Medicare 
Unit

5.51 5.51

17. National Development Institute, Jammu Mobile Medkwe ' 
Unit

— 1.62
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1 2 3 4 5

18. Society for Rural and Uit>an 
Development, Srinagar, Jammu & Kashmir

OM Age Home — 1.80

19. Mahabodhi International Meditation 
Centre, Leh Ladakh, Jammu & Kashmir

Old Age Home — 1.75

20. Majlisun Nisa Jammu & Kashmir, 
Sopore, Kashmir-193201

Old Age Home 1.35 —

Name of the Scheme: Integrated Programme for Street ChiMren

21. Vasudhaiva Kutumbaka Welfare 
Society, Neha Ghar, KachN Chawani, 
Jamnui (Tawi)

Street ChiMren- 
300

5.37 5,96

Jharkhand Handloom Davalopmant Corporation

4167. SHRI RAM TAHAL CHAUDHARY; Will the 
Minister of TEXTILES be pleased to state:

(a) whether the Jharkhand Handloom Development 
Corporation has sought assistance from the Union 
Govemment to implement the schemes relating to the 
development of handlooms like wood-art, copper, glass 
items, hand-caipet, sari weaving and working of earthen 
pots;

(b) if so, the details thereof and the action taken by 
the Govemment thereon; and

(c) the schemes in existence to provide financial 
assistance to the skilled, unskilled workers and artisans 
for the devetopment of handkx>m7

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) No, Sir.

(b) Does not arise.

(c) In addition to the Modified Decentralised Training 
programme for handkMNn weavers, implemented by the 
Ministry of Textiles, the Ministry has also been 
implementing a number of plan schemes for the 
development of the handloom sector and welfare of 
hamfioom weavers. Of those schemes, the foHowing 
schemes intplemented in the IX Plan had provistons for 
grant of financial assistance to handkXNn weavers:

1. Oeen Dayal Hathkargha Protsahan Yojana

2. Work-shed-cum-Housing Scheme

3. Health Package Scheme

4. Group Insurance Scheme

5. Thirft Fund Scheme.

[EngllBh]

Request to Maharashtra for Reduction In 
PricM of l.evy Sugar

4168. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state:

(a) whether the State Government of Maharashtra 
have requested the Union Govemment for reduction in 
retail price of levy sugar to be distributed to BPL families;

(b) if so, the details thereof;

(c) whether the Union Government have taken any 
steps in this regard; and

(d) if so, the details thereof and if not, the reasons 
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI V. SREENIVASA PRASAD): (a) to
(d) Yes, Sir. The Government of Maharashtra requested 
the Central Government to revise the retail issue price of 
levy sugar being distributed through Public Distributton 
System (PDS) from Re. 13.25 per kg. to Rs. 10.00 for 
BPL families and Rs. 5 per kg. for Antyodaya families. 
The State Govemment has been infonned. Inter alia, that 
it wouM not be possible for the Central Govemment to 
accede to the request of the Government of Maharashtra 
as it wouM Increase the burden of subaWy on the public 
excfiequer.
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4169. DR. M.P. JAISWAL: Will the Minister of 
FINANCE be pleased to state:

(a) whether Champaran Sugar Company Limited has 
been referred to the BIFR on January 31, 1997;

(b) if so, the position of the matter as on date; and

(c) the time by which a final decision is lii<ely to be 
taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) The 
Board for Industrial & Financial Reconstruction (BIFR) has 
reported that M/s. Champaran Sugar Company Limited 
(CSCL) had not filed any reference to BIFR as on
31.1.1997. However, CSCL was earlier registered with 
BIFR in the year 1987 and declared as a sick company 
on 13.11.1987. As the concerned agencies could not 
arrive at an agreed viable scheme to rehabilitate the 
company, BIFR, after considering facts on record and 
submissions made, vide its order dated 28th June, 1993 
recommended winding up of M/s. Champaran Sugar 
Company Limited (CSCL).

(b) and (c) Does not arise.

Foodgrains and Medicines Lying In 
Godowns of Super Bazar

4170. SHRI MOHAN RAWALE: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state:

(a) whether large quantity of foodgrains and medicines 
are lying in the godowns of Super Bazar and are getting 
damaged;

(b) if so, the details thereof alongwith Its value and 
the reasons therefor;

(c) the nrwasures taken by the Union Government to 
dispose them of; and

(d) the accountability fixed and action taken by the 
Government against the persons responsible for this 
menace?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI V. SREENIVASA PRASAD): (a) 
and (b) The Super Bazar, Delhi has reported that at 
present some damaged dais, rice, atta and sugar

Sick Sugar Mills amounting to about Rs. 2.96 lakhs are lying In the 
godowns. However, medicines have not been damaged/ 
lying in the godowns. As regards foodgrains, the quantities 
involved are as under:—

(i) Dal Arhar — 9227 kg.

(ii) Black Masoor — 2238 kg.

(Hi) Moong whole — 700 kg.

(iv) Urad Wash — 15 kg.

(V) Moong Chhilka — 85 kg.

(Vi) Moong Washed — 157 kg.

(vii) Urad Washed — 11 kg.

(viii) Urad Chhikla — 20 kg.

(ix) Rice Permal — 25 kg.

(X) Dal Chana — 15 kg.

(xi) Atta — 500 kg.

(XH) Sugar — 582 kg.

The foodgrain Items remained 
unsold because of the strike 
employees between 29.8.2001 
disnjpted work/sales.

unprocessed^unpacked/ 
by a section of the 
to 2d. 11.2001 which

(c) and (d) Being a Multi-State Cooperative Society, 
the measures for disposal of damaged stocks can be 
taken by the Super Bazar as Government does not 
interfere in their working. Super Bazar has reported that 
they have constituted a committee of their officers to 
suggest the final disposal of these items.

[Transtation]

Welfare Schemes of Rajasthan

4171. DR. JASWANT SINGH YADAV: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state;

(a) the schemes launched for the welfare of the 
weaker sections of the society In Rt̂ asthan during the 
last three years till date;

(b) the amount alk)cated and released by the Union 
Government for such schemes; and

(c) the achievement/progress made under these 
schemes so far?
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THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (DR. SATYANARAYAN JATIYA): (a) to
(c) No new scheme has been launched for the weaker 
sections of Rajasthan during the last three years. The 
existing schemes of the Ministry cover the entire country. 
The Annual Report of the Ministry reflects the details of 
funds released for different schemes State-wise/scheme- 
wise.

Loans to Handloom Weavers

4172. SHRI SURESH CHANDEL: Will the Minister of 
TEXTILES be pleased to state:

(a) the details of the schemes under which handloom 
weavers are provided loans;

(b) the measures taken by the Qovemment to provide 
loans to the handloom weavers without facing any 
diffteulties;

(c) the State-wise amount of loan given to the 
handtoom weavers during the last three years year-wise;

(d) whether the weavers have to face a lot of 
problems in getting loan from the banks;

(e) if so, the details thereof; and

(f) the remedial measures taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) to (c) 
Government of India had introduced a scheme called 
'Project Package Scheme (PPS)’ in whteh there was 
provision for giving loans to the beneficiary agencies. The 
scheme has now been merged with “Deen Dayai 
Hathkargha Protsahan Yojana (DDHPY)’ from the year 
2000-01 with provision for settling the committed liabilities 
towards the sanctioned projects even after its merger 
with DDHPY. A statement-1 showing the amounts of loan 
released to vartous State Qovemments during the last 
three years is enclosed.

Further, National Bank for Agriculture and Rural 
Development (NABARD) provkles refinance support under 
investnrant credit (non-fann sector) to Commercial Banks, 
Regional Rural Banks, State Cooperative Banks, State 
Cooperative Agrknjlture and Rural Devek>pment Banks and 
Scheduled Primary (Urban) Cooperative Banks for 
financing handloom weavers, mral artisans and handicrafts 
etc. so as to promote integrated mral devek)pment. For 
this puipose, NABARD has evolved two broad schemes 
under Non-Farm Sector (NFS) Investment credit, namely. 
Composite Loan Sctwme and Integrated Loan Sctieme

to provkle refinance in a simplified procedure on an 
automata basis. Beyond automatic refinance facility, 
refinance is available under pre-sanction procedure. 
Assistance under these schemes is available for setting 
up of new units as well as for modernisation/renovation/ 
expansion/diversification of existing units. The activities 
eligible for refinance under the schemes cover acquisitton 
of looms, constniction of worksheds, opening/renovation 
of emporia etc. Refinance is also provided to banks for 
the borrowers covered under various Government 
sponsored programmes. The various schemes are briefly 
discussed betow:

0) Composite Loan Scheme:

Refinance upto Rs. 10 lakh is available on 
automatic basis for financing a wide range of 
manufacturing, processing and approved service 
sector activities including those in the handloom 
sector. The project components of tha scheme 
include block anchor working capital requirements 
of the units.

(II) Integrated Im u i Scheme:

Refinance under this scheme is available on 
automatic basis upto Rs. 15 lakh. The project 
component includes block capital and working 
capital for one operating cycle.

(III) Schemes under Pre-eanetion Procedure:

Refinance facility is also available to Commercial 
Banks and State Cooperatĥ e Banks under pre­
sanction procedure where the Investment outlays 
are higher and beyond ARF (Automatk; Refinance 
Facility) limits. NABARD refinance assistance 
under Investment Credit is availat>ie to the eligible 
banks for the credit component under Deen Dayal 
Hathkargha Prostsahan Yojana (DDHPY).

Apart from the aforesaid loan schemes, the 
requirement of the guarantee from the State Government 
was waived from 1.4.1997 for providing refinance to State 
Cooperative Banks in respect of loans provided by them 
for financing PHWCS/Apex WCS for their working capital 
requirements.

Ministry of Textiles, Government of India also 
identified 94 districts having concentratk>n/potential for 
devek)pment of handkwms with a view to innproving credit 
ftow to handloom sector. The Cooperative Banks and 
commercial banks Inchiding Regional Rural Banks (RRBs) 
have been advised to accord priority to meet the credit 
needs of the sector particularly in the identified districts 
by making suitable provistons in their Service Area Credit 
plans.
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The state-wise refinance limits sanctioned by 
NABARD to the state Cooperative Banks for financing 
Production, Procurement and Marketing of Weavers’ 
Cooperative Societies and Purchase and Sale of Yam by 
Apex/Regional Societies are shown in statement'll.

Disbursements under investment Credit in the 
Handloom sector for the years from 1998-99 to 2000-01 
have been given in statement-ill.

(d) to (f) There has not been any report about 
weavers facing problems in getting loans from the banks.

Statement I

(Rs. in lakh)

SI.
No.

Name of the State
1909-2000

Year
20004)1 2001-02

1 2 3 4 5

1. Andhra Pradesh SOiX) 249.11 728

2. Assam 20857 2S657 0.00

3. Anjnachal Pradesh 7iS 1634 4.09

4. Bihar 22S 32S 0.00

5. Chhattisgath 0.00 0.00 0.75

6. Qujarat 3.9S 735

7. Haryana 0.00 ODO 0.00

1 2 3 4 5

8. Himachal Pradesh 5.90 5.75 3J0

9. Jammu & Kashmir 20J0 14J5 OiX)

10. Kamataica 1645 835 226

11. Kerala ms 11322 129.75

12. Manipur 24.90 11940 2.84

13. Maharashtra 1i8 46 J1 OiX)

14. Madhya Pradesh 2 i5 5^7 0.15

15. Nagaland 4239 73i6 0.00

16. Orissa 18i6 138 OjOO

17. Punjab 2iO 3.40 OjOO

18. Rajasthan 92.99 0.00 0X)0

19. Tamil Nadu 17.90 21J1 2.70

20. Tripura 5 i5 4 i4 OJX)

21. Uttar Pradesh 52i5 19445 0.00

22. West Bengal 735 54.11 OXX)

Total 598.14 1200D1 154 j68

Statement II

(Rs. in crore)

SI.
No.

Naim oi the State 
Coopsialive Bank

Production, Procurement and 
Maikeling oi Weaven Sodeties

Purdwse and sale oi Yam by 
Apex/Regional Sodslias

1999-2000 200001 2001-02 
(uplo 28.022002)

1999-2000 2000-01 2001-02
(uplo 28.022002)

1 2 3 4 5 6 7 8

1. Andhra Pradesh 7853 3528 9^8 155 OJOO OJOO

2. Qujarat 1,00 1.00 1X30 0.00 OjOO OJOO

3. Karnataka 3.09 1.76 454 OjOO OJOO OJM

4. Kerala 4752 53.68 45.79 0.92 035 OAS
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1 2 3 4 5 6 7 8

5. Madhya Pradesh lo a i 10.90 442 043 040 OOO

6. Maharashtra 036 0.00 0.00 0.00 0.00 OJOO

7. Orissa 63.28 21.78 2531 2J00 OXX) OXX)

8. PotKiicheny 435 4 M SJOO 0.00 OJOO 0.00

9. Tamil Nadu 50734 497.18 10.00 10XX) 11XK)

10. Weet Bengal 70.24 65.65 5931 7JOO 7.79 6J02

Total 78632 686.29 65233 21.90 19X>4 1937

Statement M

(Rs. in lakh)

SI.No. Name of the State 1998-99 1999-2000 2000-01

1. Andhra Pradesh 42JOO 64 XX) 105 XX)

2. Arunachal Pradesh 4.00 2JOO 0X)0

3. Assam 17.00 4jOO 18XX)

4. Bihar OJOO OJOO 1.00

5. Gujarat ■\OJOO 22.00 10XX)

6. Haryana 22JOO 12XK> 5.00

7. Himachal Pradesh 17X» 163.00 0X)0

8. Karnataka 31.00 40XX) 35.00

9. Kerala 20J00 11.00 21X)0

10. Madhya Pradesh SM 0.00 1XX)

11. Maharashtra 1XX) 1.00 7J00

12. Orissa 19.00 96J00 87 XX)

13. Punjab 42JOO 27J00 54 XX)

14. Rajasthan 16i» 18XX) OiX)

15. Tamil Nadu 226.00 115X10 581XX)

16. Uttar Pradesh 82 XX) 195.00 158 XX)

17. West Bengal 49jOO 15.00 IIOXJO

Total 603jOO 787 1193 XX)
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[Engliett}

Educational Institutes for Dlsabtod

4173. SHRI VILAS MUTTEMWAR: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state;

(a) whether the Disabilities (Equal Opportunities, 
Protection of Rights and Full Participation) Act, 1995 
provided for education to every disabled child between 
3-18 years of age;

(b) if so, whether institutes meant for providing 
education exclusively to disabled children have been set 
up in the States;

(c) if so, the number of institutes set up and the 
students enrolled, State-wise;

(d) whether any special grant has been given to the 
State Governments for the purpose; and

(e) if so, the details thereof?

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (DR. SATYANARAYAN JATIYA); (a) 
Section 26 under Chapter V of the Persons with 
Disabilities (Equal Opportunities, Protection of Rights and 
Full Participation) A^, 1995 provides for access to free 
education in an appropriate environment to every child 
with disability till he attains the age of 18 years by 
appropriate Governments and Local Authorities.

(b) and (c) Under the scheme to Promote Voluntary 
Action for Persons with Disabilities, Non-Governmental 
Organisations (NGOs) are given financial support to run 
educational projects exclusivety for children with disabilities. 
The State-wise details of institutions are given in the 
enclosed statement.

(d) No, Sir.

(e) Question does not arise.

Statement

State-wise number of projects of Education/Training 
Institutions given assistance during the year 2001'02 
under the Schenw to Promote Voluntary Action for 

Persons with Disat>ilities

State No. of 
prcqects

No. of 
beneficiaries

1 2 3

Andhra Pradesh 91 24010

Arunachal Pradesh 1 170

Assam 8 405

1 2 3

Bihar 14 1526

Chhattisgarh 255

Dadra & Nagar Haveli 1 100

Delhi 42 1717

Goa 3 268

Gujarat 6 888

Haryana 9 362

Himachal Pradesh 5 146

Jammu & Kashmir 2 0

Jharkhand 2 n o

Karnataka 58 7925

Kerala 41 4176

Madhya Pradesh 7 616

Maharashtra 18 ' 645

Manipur 6 330

Meghalaya 6 776

Mizoram 2 165

Nagaland 1 100

Orissa 18 908

Pondicherry 1 65

Punjab 11 1127

Rajasthan 15 1165

Sikkim 1 0

Tamil Nadu 22 2481

Tripura 1 72

Uttar Pradesh 52 4844

Uttaranchal 6 60

West Bengal 29 2512
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Branches of Public Sector Banks

4174. SHRI ANANTA NAYAK: Will the Minister of 
FINANCE be pleased to state;

(a) the number of public sector banks who have set 
up their branches in the scheduled districts in the country 
during the Ninth Plan period;

(b) the State*wise and year-wise details thereof;

(c) the location of these bank branches; and

(d) the details of number of tribals in those scheduled 
districts derived benefits from those banks, during this 
plan period?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (c) 
Data on the number of public sector banks which opened 
their branches In the scheduled districts in the countiy 
during the period from 1.4.1997 to 31.3.2002 as reported 
by the Reserve Bank of India (RBI) is given in the 
enclosed statement. The details of location of these 
branches is too voluminous and hence not feasible to 
accommodate in reply to the questton.

(d) Details of tribal beneficiaries in scheduled districts 
are not available. However, public sector banks have 
extended Rs. 10,828.61 crore as credit to 69.73 lakh 
Scheduled Caste/Scheduled Tribes benefksiaries as on 
March, 2001.

Statement

State and District-wise number of Pub/fc Sector Banks which set up their Branches in 
Scheduled Districts during the Ninth Plan Period (April 1997—March 2002}

State Name District Name 1997-98 1998-99 1999-2000 2000-2001 2001-02

1 2 3 4 5 6 7

Andhra Pradesh Adilabad 0 0 1 0 1

East Godavari 2 2 2 1 1

Mahbubnagar 1 0 1 0 0

Vishakhapatrmm 3 7 4 0 0

Warangal 1 0 1 1 1

West Godavari 0 0 1 0 0

Gujarat Bharuch 2 0 0 0 0

Sabarkantha 1 1 0 0 0

Surat 0 4 4 2 0

Vadodara 2 8 2 3 1

Madhya Pradesh BetuI 0 0 0 0 1

Chhindwara 0 0 0 1 0

Hoshangabad 0 0 0 1 0

Morena 1 0 0 0 0
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 ̂ 2 3 4 5 6 7

Mandia 1 0 0 0 0

Ratlam 2 0 0 0 0

Sidhi 1 0 0 0

Maharashtra Ahmadnagar 1 1 0 2 1

Amaravati 2 0 0 0 0

Jalgaon 1 0 0 0 0

Nasii( 1 1 0 0 1

Pune 7 5 4 2 2

Yavatmal 0 1 0 0 0

Orissa Ganjam 0 1 0 2 0

Kalahandi 0 1 0 0 0

Keonjhar 0 2 0 0 0

Mayurishanj 1 0 0 2 0

Sambaipur 1 0 0 0 0

Sundargarh 3 0 1 0 0

Rajasttwn Banswara 0 1 1 0 0

Sirohi 1- 2 0 0 0

Udaipur 1 2 2 1 0

[Translation]

Proi«cts for Rajasthan

4175. SHRI KAILASH MEGHWAL: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state;

(a) the details of projects, programnies aimed at 
social improvenwnt, economic upliftment, and other weHaie 
activities under implementation in Rajasthan;

(b) whether these schemes are tMing Implememed
by th« Union Qovemment through any private agency 
selected/nominated or by the Gk>vemment of Rajasthan 
through any private agency selected/nominated by the 
Government of Rajasthan;

(c) the anwunt sanctioned/utilized for each of the 
project/programmes during the last four years from April 
1, 1998 onwards; and

(d) year-wise and agency-wise number of beneficiaries 
of these projects/programmes?

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (DR. SATYANARAYAN JATIYA): (a) to 
(d) Information would be collected and placed on the 
table of the Pariiament.

[English]

Jobs on Compassiontto Grouiuis

4176. SHRI AMAR ROY PRADHAN: WHI the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state:
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(a) the year-wisa/office-wise officials of his Ministry/ 
dspartments undar his Ministry axpirad while in service 
during each of the last three years;

(b) the names of those whose eligit)le dependents 
which have been provided with the suitable jobs on 
compassionate grounds;

(c) the names of those eligittle dependents which 
have not yet been provided with the jobs on

compassionate grounds; and
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(d) the time by which the iobe on compassionate 
grounds are likely to be provided to such eligible 
dependents of deceased officials?

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (DR. SATYANARAYAN JATIYA): (a) to
(d) The details are given in the enclosed statement.

SM»nwnt

a.
No.

Nwii ol In OpiHion Tht yev-iiM/ 
ollic»«noilMt 
■qM during f« 
M lmyNtt

The rami of Ikm iihoN 
Biyno OBpvnoiiv ravf
bean piwiM tit  In 

aiilils jom

Hm nami of Ixae 
tigiile dapendinli 

haw not been pnmM 
sMIejoiii

The In  by iMch lie jqte on 
compwionitB jrounds vt M f
to be povIM 10 such eigMe

--------- «-----1------ygywwwi w wwwi

t 2 3 4 5 6

1. MinMy 1999-2000 01 Late Shri 6.C. BhardaM( Shri Kumar 8/6 Lale The caee mil be
2000-2001 05 Late Shri P. Ram Mohan ShriOmPrAaah deadad a the eariM.
2001-2002 02

2. NalM MKult o( So(M Oahnn 1999-2000 Ml Ml Ml Ml
2000-2001 Ni
2001-2002 Ni

3. » - A- ^  ---■- -M t 1__^ _____ 1innnM oi nymiy nanoofipM 1999-2000 Ml (1) Late Shri Namh Kijnar Sffll. Sirita WA> late The caM Ml be decided a the
2000-2001 01 (2) Late SmL KanM Kum ShriDhawnUr eolecL
2001-2002 (B

4. Ntfonal MlUt d iMnM|f 1999-2000 Ni Late Ms. Slwi Devi Ml Ml
HendteniH 2000-2001 01

2001-2002 Ml

5. NtforNlMHule oi Vhuriy 199̂2000 02 (1) LA Shri n»d ClHnd Ml Ml
i 1__ ■!_____ iiwanppta 2000-2001 Ml (2) Late Shri Bril Bhmhan

2001-2002 Ml

6. NalionallniiUtiorfK 199̂2000 Ml Ml Ml Ml

OrihepMdcdy 2000-2001 Ml
i 1— Jii---------»nraappM 2001-2002 Ml -

7. NakenH MIM* lor f« Hearing 1999-2000 Ml late Shri Nnyan P. Shame Ml Ml
1 t----W---------1nwKKippSQ 2000-2001 01

2001-2002 M

8. fclwtinnnl ^ ----- «_ -i-_raionai U X n nm M i hi W9-2000 Ml Ml Shri&a VagMa Die ceea Ni ba deddad a lia

SchadiM CariM aid SchadiM 2000-2001 Ml aeitat

TAm 2001-2002 01
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1 2 3 4 5 6

9. nflDOnBI UliViUSlOn lOi 1999-2000 01 tJte Shli S.K. GndN Ml Ml
Mjnoii«es 200IH2001 Ml

2001-2002 Ni

10. klellwuel ^ __ __i_4mrwiiona vximifiKion wr 1999-2000 M Ml Ml Ml
Backmn) Otttes 2000-2001 Ml

2001-2002 Nil

11. kletiAwel liinnnHftii CinaMMNauonai mhXjihws rinanc8 199^2000 Ml Ml Ml Ml
DeveloixMnt Cnponlion 2000-2001 Ml

2001-2002 M

12. NDianii Badnwd Classes 199^2fl00 Ml Ml Ml Ml
Financ* Dwelopnient Cwporallon 2000-2001 Ml

2001-2002 Ml

13. National Scheduled Rnmei MW f fW ■■■ fWW 1999-2000 01 Ule Shri SiAhdev SIngd Ml N i'
ano uovBtopmoni rinancB anu 2000-2001 Ml
Dewlopnient Cotpomlon 2001-2002 Ml

14. ikhioiw nanacappou rinance & 1999-2000 Ml Ml Ml Ml
2000-2001 Ml
2001-2002 Ml

15. National Tnist lor the weKara ol 1999-2000 Ml Ml Ml ’ NH
petMK with the aulisutn. CeMnI Palqi, 2000-2001 Ml
Mentii Retardation and Multiple DIsatiililies 2001-2002 Ml

16. # IwlArWM 1 llw^Wlww 1999-2000 Ml I f Ml Ml
2000-2001 Ml
2001-2002 Ml -

17. Afftedkar Foundation 1999-2000 Ml Ml Ml Ml
2000-2001 Ml
2001-2002 Ml

18. (Mebiallon Cound ol Indta 199^2000 Ml Ml Ml Ml
2000-2001 Ml
2001-2002 Ml

19. National Institute ol IWMIitalion 1999-2000 01 Late Shil Mahashwar Ml Ml
Training and Research 2000-2001 Ml Moh«ana

2001-2002 02

20. Aililidal Unts Manutactiiing 199^2000 04 Late Shii as. Shaima Ml Ml
Cocpoialion ol M a 2000̂ 2001 02 LiteaN.Dubey

2001-2002 01 Laie Shii Rm Shankar
Late Shri Q.P. Kuraal

Late Shti Shyam Singh
LateShiiDorild

LHa Shii PMu Ram
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1 2 3 4 5 6

21. O lto d  ConnitMiNr lor the lW-2000 M NI Ni Ni
linguistic Minoriliet in M a 200&-2001 Ni

2001-2002 01

22. Offioe of ths CNef Commissioner 19W-2000 NI NI Ni NI
tor persons wRn iMaDiiies 2000-2001 Ni

2001-2002 Ni

23. Natlond Sifa Karamchara 1999-2000 Ni NI Ni Ni
Flmnct ind Dsvatopnant 2000-2001 NI
Coiponlion 2001-2002 NI

24. Nanona ujmmission lor oeiai 1999-2000 NI NI NI Ni
KaranKharis 2000-2001 NI

2001-2002 NI

Non-Lifting of Paddy by FCI In Andhra Pradash

4177. DR. N. VENKATASWAMY: Will the Minister of 
CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION t>e pleased to state;

(a) whether FCI in the State of Andhra Pradesh has 
been denying to lift paddy from the farmers;

(b) if so, the details thereof alongwith the reasons 
therefor

(c) the quantity of paddy so far lifted from the farmers;

(d) whether remedial measures have been initiated 
in this regard;

(e) if so, the details thereof; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI ASHOK PRADHAN): (a) No, Sir. 
Besides the millers/dealers, FCI has been procuring pad^ 
conforming to Fair Average Quality Specifications in 
Andhra Pradesh.

(b) Does not arise in view of reply to (a) above.

(c) As on 8.4.2002, a quantity of 18.464 tonnes of 
paddy has been procured from the farmers in Andhra 
Pradesh.

(d) and (e) In order to facilitate smooth procurement 
of paddy and to avoid distrass sale by the farmers during

Kharif Mariwting Season 2001-2002, the following remedial 
measures have been initiated:

(i) Opening of adequate number of purchase 
centers;

00 Timely procurement of gunnies;

(iii) Adequate publicity about the procurement prices 
and Fair Average Quality specifications.

(iv) Timely deployment of staff In mandies;

(v) Setting up of Control Rooms in the FCI at its 
HQs. as well as Regional Offices to collect, 
compile daily procurement figures.

(0 Does not arise in view of reply to (d) & (e) above.

E-Chaque System

4176. SHRI PRABODH PANDA: WIH the Minister of 
FINANCE be pleased to state:

(a) whether Qovemment have recently planned to 
introduce e-cheque system in bank sector

(b) if so, the details thereof; and

(c) the nanw of the countries where this system has 
already been introduced?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL); (a) and
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(b) Government of India, Ministry of Information 
Technology alongwith Institute for Development and 
Researcfi in Banl<ing Technology (IDRBT) Hyderabad, 
Computer Maintenance Corporation (CMC) Ltd., Reserve 
Bank of India (RBI) and a few banks and sonrte vendors 
have undertaken a Pilot Project for E-Cheques at 
Hyderabad covering standards and protocols of E-Cheques 
and suitable legal framework necessary for its commercial 
uses.

(c) As reported by RBI, no country is using e-cheque 
system at present as a mainstream payment mechanism.

[Translation]

Corruption Cases in Bihar

4179. SHRI RAJO SINGH; Will the Minister of 
FINANCE be pleased to state:

(a) the details in regard to cases of corruption, 
malpractices and scams detected by the vigilance 
department in the offices of public sector insurance 
companies in Bihar during the last three years; and

(b) the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL); (a) and
(b) Life Insurance Corporation of India (LIC) has reported 
that during the last three years (1999-2002), 30 cases of 
corruption/malpracttoes have been registered as vigilance 
cases. Out of these, in one case penalty has been 
imposed on the delinquent official. In respect of remaining 
cases, appropriate disciplinary action has been initiated. 
As regard the General Insurance Corporation of India 
(GIC) and its subsidiaries, 86 cases of corruption/ 
malpractk:es have been registered as vigilance cases. 
Out of these, 38 cases have been closed after 
investigatton. In respect of remaining cases, appropriate 
action has been initiated.

[English]

UmH on Investment by Foreign Companies

4180. SHRI ANANT GUDHE:
DR. RAQHUVANSH PRASAD SINGH;

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state:

(a) whetlier the Goverrwnent have fixed some lim it 
on Investment by foreign companies participating in the 
Indian companies;

(b) if so, the details thereof;

(c) whether some foreign companies/institutional 
investors have tried to take over an Indian telecom 
company;

(d) if so, the details thereof; and

(e) the Foreign Institutional Investors which were 
Involved in this take over attempt?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) and (b) As per the extent policy, FDI up to 
100% is pennitted under the automatk: route in most of 
the activities except a small list. The present FDI polk:y 
stipulates FDI limits on the extent of foreign ownership 
on strategic considerations in certain sectors such as 
Telecom servk»s (49%), Defence Industry (26%), DTH 
(20%), Domestic Airlines (40%), Uplinking hub 
(broadcasting) (49%), Insurance Sector (26%) and Private 
sector banking (49%).

(c) No, Sir.

(d) and (e) Do not arise.

Vacancies of Directors In PSUe

4181. SHRI SHIVAJI MANE: Will the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state:

(a) the number of part time, non official Directors on 
the Boards of multi-unit and multi-regional public 
enterprises;

(b) the number of part-time non-offksial Directors in 
all pubKc sector undertakings;

(c) the number of vacancies in public sector 
undertakings of non-offuials Directors, public sector-wise; 
and

(d) the steps taken to fill up these vacancies at the 
eartiest?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (DR. 
VALLABHBHAI KATHIRIA): (a) and (b) There are 237 
part-time non-offk:ial Directors on the Boards of pubik: 
sector undertakings. No-separate list of multi-unit and 
multi-regional public enterprises is maintained.
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(c) and (d) At present no non-official part-time Director 
is appointed in 149 PSUs, which include sicl< and BIFR- 
referred companies. Out of them selection has been made 
in the cases of 30 PSUs and the process has been 
initiated in 22 PSUs. All the concerned administrative 
Ministries have been advised to fill up the vacancies of 
non-official Directors, wherever available.

Board and Chairman of Financial Institutions

4182. SHRI PRIYA RAhUAN OASKAUNSt: Will the 
Minister of FINANCE be pleased to state:

(a) whether the financial institutions like IDBI, IRBI, 
IFCI, ICICI are having regular board and Chairman as 
on March 31, 2002;

(b) if not, the reasons therefor

(c) whether any investigation before the CBI of the 
above FIs are pending for any transactions;

(d) if so, the details of those cases which have been 
refenvd to CBI for investigation; and

(e) the present status of the investigations?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BAi.>̂ SAHEB VIKHE PATIL): (a) Yes, 
Sir.

(b) Does not arise.

(c) to (e) Infonnation will be collected and will be 
laid on the Table of the House to the extent available.

Sugar Mills in Orissa

4183 SHRI K.P. SINGH DEO: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state:

(a) the number of sugar mills closed down in Orissa 
during last three years and also in cun«nt year till date;

(b) the reasons for the closure of those sugar mills;

(c) whether the Government propose to revive any 
of those sugar mills; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI V. SREENIVASA PRASAD): (a)

During the last three sugar season (October-September) 
and the current sugar season, three sugar mills have 
closed down in the state of Orissa. Out of these three 
sugar mills, two mills belong to private sector and one to 
cooperative sector.

(b) These three sugar mills have closed down mainly 
due to inadequate cane availability, financial and 
nranagerial problems etc.

(c) and (d) The sici< sugar companies belonging to 
Private and Public Sectors are covered under the 
provisions of the Sick Industrial Companies (Special 
Provisions) Act, 1985 (SICA). Such sick sugar companies 
are required to make a reference to the Board for 
Industrial and Financial Reconstruction (BIFR). The BIFR 
formulates a revival scheme, wherever feasible, and if 
any reliefs or concessions from the Government are 
included in the revival package, the same are conskJered 
by the Government to make the revival scheme 
successful.

The cooperative sugar mills are not covered by the 
SICA. They fall under the Cooperative Societies Act of 
respective States. The State Governments are expected 
to prepare suitable rehabilitation schemes for the revival 
of sick cooperative sugar rnills, with or without the 
participatton of the financial institutions including the 
Natk>nal Cooperative Development Corporation (NCDC).

The Government has constituted a Committee under 
the Chairmanship of Secretary (F&PD) to examine the 
cases of sick cooperative sugar mills and to recommend 
revival packages of potentially viable units. The 
Government is also consklering to amend the Sugar 
Development Fund Rules, 1983 for providing financial 
assistance at concessional rates of interest to potentially 
viable sick sugar mills.

[Translation]

External Loans

4184. SHRI RADHA MOHAN SINGH: Will the Minister 
of FINANCE be pleased to state:

(a) whether the suggestions given by Reserve Bank 
of India regarding payments of those external toans for 
which higher rate of interest is being charged is under 
consideration of the Government;

(b) if so, the names of those countries and the rate 
of interest charged by them; and

(c) the time by which these loans are likely to t>e 
re-paid?
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (c) 
Government of India have constituted an Ad-hoc Qroup 
comprising officials of Ministry of Finance and Reserve 
Bank of India to analyses the issues of prepayment of 
costly extemal debt. Prepayment of selected expensive 
external debt Is under consideration of the Qovemment. 
However, prepayment proposals of some PSUs, in respect 
of their multilateral loans, have been cleared as per the 
guidelines outlined by the Ad-hoc Group for Prepayment 
of External Debt.

[English}

World Bank Aid for Primary Education

4185. SHRI PRAKASH V. PATIL; Will the Minister of 
FINANCE be pleased to state:

(a) whether the Maharashtra Government have sought 
loan from the World Bank for providing primary education;

(b) if so, whether the proposal has been cleared by 
the Government for onward transmission to World Bank; 
and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL); (a) to (c) 
No new proposal from Qovemment of Maharashtra for 
World Bank assistance for development of primary 
education has been received or is under consideration. 
However, centrally sponsored scheme of District Primary 
Education Programme is under implementation in 11 
districts of Maharashtra with the Worid Bank assistance 
since 1994. Under phase-1 which was signed on 
22.12.1994, the programme is being implemented in 
Aurangabad, Latur, Nanded, Osmanabad, Parbhani and 
Hingoli districts at a project cost of Rs. 235.92 crores. 
The savings of this project are also being utilized in 
Solapur, Sangli, Jalgaon, Ahmednagar and Buldhana 
districts. Under Phase-ll whk;h was signed on 15.7.1996, 
this programme is being implemented in Beed, Dhule, 
Gadchiroli, Jalna and Nanduibar districts at a project cost 
of Rs. 157.71 crores. Both the phase-1 & II will be 
completed by 30.6.2003.

Meeting of Chief Ministers

4186. SHRi C. SREENIVASAN:
SHRI G. PUTTA SWAMY GOWDA:
SHRI AMBAREESHA;

Will the Minister of FINANCE be pleased to state:

(a) whether many States are facing financial crisis 
and hence the developmental programmes are being 
adversely affected;

(b) if so, whether some Chief Ministers of State 
Govemments have urged the Union Govemment to call 
a meeting of all the Chief Ministers to worit out a conmon 
agenda for reforms and development to overcome the 
difficulties being faced by States;

(c) if 80, the details thereof; and

(d) the reaction of the Govemment thereon?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL); (a) Some 
States are facing financial problems because of 
mismatches in revenue receipts and reveniie expenditure 
resulting in inadequate availability of funds for Capital 
outlay, thereby adversely affecting developmental-activities.

(b) to (d) The Chief Minister, Tamil Nadu has recently 
made a request for convening a meeting of all Chief 
Ministers to woritout a common agenda for reforms and 
development of States. Govemment of India has been 
requested to consider evolving an united grant package 
for the States to enable.them to tide over the present 
financial crisis. As the Eleventh Finance Commission was 
mandated to draw up a monitor able fiscal reform 
programme and to recommend how to link the release 
incentive grants to the progress in implementing the 
programme. The Govemment of India is guided by the 
recommendations of Eleventh Finance Commission and 
accordingly have created the State Fiscal Reforms' Facility 
for 2000*01 to 2004-05 under wtiich grants can be availed 
of by States who have evolved their Medium Term Fiscal 
Refomi Programme under this Facility.

impact on Export/Import due to 
Violence in Gujarat

4187. SHRi T. GOVINDAN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state:

(a) whether recent violence in Gujarat has affected 
country's export and Import;

(b) if so, the details thereof;

(c) whether this situation has also hampered the FDI 
inflow in the country particulaily in Gujarat;

(d) if so, the facts thereof; and

(e) the action taken in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) to (e) Recent violence In Gujarat has caused 
some dislocation in the sendees connected with exports. 
However, its overaH impact is not expected to be very 
significant.

4188.

Hawala Transactions

SHRI NAMDEO HARBAJI DIWATHE: 
SHRI AMBAREESHA:

Will the Minister of FINANCE be pleased to state:

(a) the steps taken by the Government to check the 
growing menace of hawala transactions in the country 
and particularly in the Jammu and Kashmir;

(b) whether many Jammu and Kashmir leaders who 
are leading the separatist movement have received a 
sizable amount of money through Hawala;

(c) if so, the details thereof;

(d) whether it is also a fact that many of these 
leaders have not filed any income tax returns for last 
several years; and

(e) if so, the steps taken by the Union Government 
against these persons?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI GINGEE N. RAMACHANDRAN); (a) 
Investigation and action in accordance with the provisions 
of FERA, 1973/FEMA, 1999 is undertaken, wherever any 
information/intelligence on hawala transactions is received.

(b) and (c) The Jammu & Kashmir Police and the 
Central Bureau of Investigation (CBI) have detected some 
cases involving certain individuals suspected to be 
involved in hawala transactions. Infonnation on whether 
any or all of these persons are leaders of separatist 
movements will be available only after full investigation 
of the cases by the State Police and the CBI.

(d) Yes, Sir.

(e) Assessment proceedings under the Income Tax 
laws were initiated on the basis of some infonnation about 
their investments. These assessments have been 
completed ex-parte since there was no cooperation during 
the course of these proceedings.

[TranstationJ

Corruption Related Complaint*

4189. SHRI MANIKRAO HODLYA GAVIT: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state:

(a) the total complaints received by the vigilance 
department of his ministry regarding corruptk)n. dishonesty 
and having property disproportionate to known sources 
of income by civil servants during, April 1, 2000 to January 
31, 2002 alongwith the number of actual cases detected;

(b) whether the vigilance department has itself taken 
action against the guilty employees; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI ASHOK PRADHAN): (a) to (c) Nine 
complaints were received by the Vigilance Division of the 
Ministry during the period from 1st April, 2000 to 31st 
January, 2002 against civil servants including the 
Government servants who are on deputation to Publte 
Sector Undertakings under the administrative control of 
the Ministry of Consumer Affairs, Food & Public 
Distribution on account of corruptton charges. No complaint 
was received against civil servants on account of 
dishonesty and their having property disproportionate to 
their known sources of income.

All these complaints were sent to FCI for investigation 
and report. Investigation report in respect of one case is 
still awaited from FCI.

In one of the remaining eight complaints, allegations 
have been prime facie estabTished. The process for taking 
appropriate action is under way.

Two complaints are under examination.

The remaining five cases have been disposed of.

Import of Edible Vanaspatl Oil from Nepal

4190. SHRI RATILAL KALIDAS VARMA;
SHRI P.R. KHUNTE:
SHRI PUNNU LAL MOHALE;
SHRI RAJO SINGH;
SHRI TARACHAND BHAGORA:
SHRI RAVINDRA KUMAR PANDEYA:
SHRI GAJENDRA SINGH RAJUKHEDI;

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state:
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(a) whether edible Vanaspati oil is being imported 
from Nepal;

(b) if so, whether any agreement has been signed 
t>etween the two countries for Import of edible Vanaspati 
oil and conditions laid down for this purpose;

(c) whether edible oil and edible Vanaspati oil industry 
of India is under crisis due to import of edible Vanaspati 
oM from Nepal and these are on the verge of closure; 
and

(d) if so, the steps being taken by the Government 
to save domestic edible Vanaspati oil industry?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI V. SREENIVASA PRASAD): (a) 
Yes, Sir.

(b) to (d) The import of goods manufactured in Nepal 
into India is regulated by the India-Nepal Treaty of Trade, 
as revised from time to time. Representations were 
received from the Indian Vanaspati industry associations 
against the quantity-free and duty-free import of vanaspati 
from Nepal under the India-Nepal Treaty of Trade, which 
adversely affected the Indian industry. While reviewing 
the India-Nepal Treaty of Trade, through exchange of 
letters between Government of India and the Government 
of Nepal on 2nd March, 2002 steps have been taken to 
address the concems of the Indian vanaspati industry. 
With effect from 6th March, 2002 only a fixed quantity of 
one lakh MTs per year of vanaspati will be allowed to be 
imported from Nepal free of customs duties. Imports of 
vanaspati from Nepal in excess of the fixed quantity of 
one lakh MTs will be pemnitted under normal MFN rates 
of duty, notwithstanding any concession in any other 
preferential an'angement. For the vanaspati manufactured 
in Nepal to qualify for duty-free entry into the Indian 
market, it would be essential that, in the finished product, 
there is a change in the classification, at four digit level 
of Harmonized Commodities Description and Coding 
System, different from those in which the third country 
origin materials used in its manufacture are classified. 
Besides, vide notification No. 24/2002-Customs dated
1.3.2002 issued by the Department of Revenue, Ministry 
of Finance, SAD is levied O 4% on import of vanaspati 
from Nepal.

[English]

Productton of Textile Goods

4191. SHRI K.E. KRISHNAMURTHY:
SHRI Q. MALLIKARJUNAPPA:

Will the Minister of TEXTILES be pleased to state:

(a) whether the Union Government have issued a 
new Textile (Devetopment and Regulation) Order, 2001 
superseding the earlier Order of 1993, diluting the powers 
of the Textiles Commissioner to control production and 
supplies;

(b) if so, the details of the new order,

(c) to what extent this new order will help to improve 
the textile production in the country; and

(d) to what extent it will be different from the textile 
order of 1993?

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR); (a) to (d) 
Yes, Sir. The new Order has made the Government 
machinery more industiy friendly and less obtrusive.

The salient features of the new Order are as 
follows;—

• presentation of the material has been simplified 
making for easier comprehension;

• procedures of filing of Information Memoranda 
on installation of machines in respect of spinning, 
knitting and powerloom sectors have been 
combined into one part;

• Provisions for requirement of submitting fees 
aiongwith Information Memorandum have been 
deleted;

• Requirement of an acknowledgment to the 
Information Memoranda which lead to 
unnecessary work and repeated visits to the 
office of Textile Commissioner has been 
removed;

• Some powers of Textile Commissioner to issue 
directions have been retained so that he may 
discharge his responsibility In respect of hank 
yam obligation order, reverse twist order, Olive 
green shade and marking on textiles. It has also 
been made clear that the Textile Commissioner 
can now Insist on maildngs on the imported 
textile articles also.

• Keeping in view the inadequacy of regulatory 
machinery available with the Textile 
Commissioner, powers of the Textile 
Commissioner to control production and supply 
have been diluted by and large. With a view to 
protecting the industrial units from possible 
harassment by inspectors, it has been provided
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that powers of search and seizure would be 
exercised by an officer not below the rank of 
Assistant Director.

Though not directly effecting production of textiles, 
the new order, by providing a more friendly environment, 
should provide encouragement to textile manufacturers.

Smart Cards for PDS

4192. SHRI CHADA SURESH REDDY:
SHRI Q. QANGA REDDY:

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state;

(a) whether the Union Government propose to 
introduce smart cards system instead of ration cards to 
eliminate rampant corruption in PDS in the country;

(b) if so, the details thereof; and

(c) the time by which the smart cards are lil<ely to 
be introduced?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI ASHOK PRADHAN): (a) to (c) Yes. 
Sir. It is proposed to introduce a pilot project on 
implementation of Smart Cards in the Public Distribution 
System during the year 2002-03. The Planning 
Commission has provided an outlay of Rs. 4.4 crores for 
this pilot project.

PMRY

4193. SHRI RAGHUNATH JHA: Will the Minister of 
FINANCE be pleased to state:

(a) whether attention of the Govemment has been 
drawn to the news-item captioned “Widespread anomalies 
in granting Of loans* appearing in the “Hindustan Times’ 
dated October 25, 2000;

(b) if so, whether the complaint of the ‘Non-Employed 
Persons Sangh' about harassing loan seekers by an 
officer and other managers has been enquired into;

(c) if so, the outcome of the enquiry and the action 
taken in the matter; and

(d) the steps taken to provide loans to genuine 
applicants?

THE MINISTER OF STATE IN THE MINISTRY OF 
finance (SHRI BALASAHEB VIKHE PATIL): (a) to (c)

As per the lnformatk>n furnished by the Reserve Bank of 
India they have not received any complaint about the 
anomalies in granting loans under PMRY in Sonepat 
district as reported in the 'Hindustan Times’ dated 
25.10.2000.

(d) The guidelines to banks regarding eNgibility under 
Prime Minister Rozgar Yojana are clear and unambiguous 
in areas such as educatmn, income, age-limit, residence
etc. This is being ensured by the Task Force Committee
who sponsors applk:ations to the bank branches. The 
branch also looks into the above prior to sanctktn of 
loan.

Discriminatory Treatment by MMTC

4194. SHRI BASU DEB ACHARIA: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state;

(a) whether the Government are aware of the 
discriminatory treatment being meted out by MMTC 
Limited to the employees of the Mica Division in pay 
scale and other related benefits;

(b) if so, whether the Govemment have taken any
remedial steps in this regard; -

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) to (d) Sir, there is no discriminatory treatment 
being meted out by MMTC Ltd. to the emptoyees of the 
Mica Division in the pay scale and other related benefits 
as the temis and conditions of service applicable to Mica 
Division are in line with the order of Board for Industrial 
and Financial Reconstmction (BIFR), which envisaged that 
the terms and conditions of service appiicabie to erstwhile 
MITCO's employees (presently Mk;a Division) on the 
effective date should not be less favourat>le to them than 
those applicable to them immediately before transfer date. 
However, Committee on Petition of the Lok Sabha, which 
k)Oked Into the employees grievances of the Mica Division 
of MMTC Ltd., made a recommendatten that the pay 
scales of the employees of Mica Division should be 
revised to make them at par with the officers and staff 
of MMTC Ltd. and also pay scales of woricers of Mica 
Division which were introduced as far back as in July 
1984 also be suitably revised. Tfiis recommendation of 
the Committee on Petition of the Lok Sabha is presently 
under examination as it involves heavy financial 
implications.
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inequalKles In Ineom*

4195. SHRI GAJENDRA SINGH RAJUKHEDI: Will 
the Minister of COMMERCE AND INDUSTRY be pleased 
to state:

(a) whether about 35% of the people of India 
including nearly about half of SCs and STs comprising 
one fourth of India’s population live ‘Below Poverty Line' 
while about 90% of the total wealth of the Nation' and 
most of the means of production are concentrated in the 
hands of minority privileged class of people; and

(b) if so, indicate the action taken to minimize the 
inequalities income as envisaged under Article 38 to 
secure and promote welfare of the people and to ensure 
that the ownership and control of material resources of 
the country are so distributed as best to sub serve the 
common good and to secure that the operation of the 
economic system does not result in the concentration of 
wealth and means of production to the common detriment 
in the field of trade, commerce and industry as enshrined 
under Article 39(b) and (c) of the Constitution?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) and (b) No, Sir. The population ‘Below Poverty 
Line’ estimated for the year 1999-2000 by the Planning 
Commission is 27.09% for rural and 26.10% for urtsan 
areas.

However, a number of measures have been 
undertaken through employment and income generating 
programmes & assets building, besides accelerating 
economic growth with a view to reduce Income inequality. 
The recent measures announced in the Exim Policy like 
helping the clusters where SSI sector is dominant will 
help generation of employment. The SEZ policy, which 
will lead to generation of economic activity and 
employment in the SEZ & hinterland and in the Agri 
Export Zones, are some such examples in the Export 
Sector.

Disinvestment of Hindustan Newsprint Limited

4196. SHRI N.T. SHANMUGAM:
SHRI ANANDRAO VITHOBA ADSUL:

Will the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state:

(a) whether the Government have initiated the 
disinvestment process in the Hindustan Newsprint Limited 
(HNL):

(b) if so, the details thereof;

(c) the details of the eligibility criteria laid down for 
the companies who are bidding;

(d) by when the process is likely to be completed;
and

(e) the alternative measures envisaged to 
accommodate the existing staff of the Company and the 
number of employees who have opted for VRS till date?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (DR. 
VALLABHBHAI KATHIRIA): (a) and (b) Yes, Sir. The 
advertisement for ‘Expression of Interest’ was issued on 
16.1.2002.

(c) and (d) The bidders are required to have 5 years 
manufacturing experience in any sector or havfng a Group 
company with 3 years paper/paperboard/packaging/printing 
pulp/newsprint manufacturing experience and networth 
(excluding revaluation reserves) of over Rs. 1500 million. 
The time taken to complete the process will depend on 
the response of the bidders.

(e) The shareholders agreement would provide 
adequate protection to existing employees interests in 
confonmity with the approach followed in other Public 
Sector Undertakings where disinvestment has taken place. 
Till date 256 employees have opted for VRS.

World Bank Loan to AP

4197. SHRI Y.S. VIVEKANANDA REDDY: Will the 
Minister of FINANCE be pleased to state:

(a) whether the World Bank approved an IBRD loan 
of US $ 125 million and a Development credit of SDR 
101 million (US dollar 125 million equivalent) for the 
economic reform programme of Andhra Pradesh;

(b) if so, the details of the loan agreement; and

(c) the time by whk;h the said loan is likely to be 
granted to Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) Yes, 
Sir.

(b) Andhra Pradesh Economk: Reform loan will be 
utilized for Fiscal Policy Refonn, Public Expenditure and 
Rnancial Management Refomfi and for Governance as
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well as Regulatory Reforms. The IBRD loan Is payable 
in 20 years with a five-year grace period, the interest 
rate is a variable one, detemiined by the market and 
cunently at 2.5%.

(c) Loan and Credit proceeds received by Government 
of India has been made available to Andhra Pradesh.

Diversion of Opium

4198. SHRI PRABHUNATH SINGH: Will the Minister 
of FINANCE be pleased to state;

(a) whether the attention of the Government has been 
drawn to the news>item captioned "Farmers fool 
government, divert opium to heroin marker appearing in 
the ‘Express Newsline’ dated March 3, 2002;

(b) whether the Govemment are aware that opium 
growing farmers are adulterating opium with dextrine and 
are disposing-off the rest In the gray market; and

(c) if so, the details thereof and the action taken in 
the matter?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI GINGEE N. RAMACHANDRAN); (a) Yes, 
Sir. The Govemment is aware of the news Item in 
question which appeared in the ‘Express Newsline’ dated 
14 March 2002.

(b) and (c) Some cases of adulteratk>n of opium 
with gum, including dextrine, have been detected. 
However, no case of diversion of opium in grey market 
by opium cultivators who have tendered such adulterated 
opium has t>een detected. Depending on the extent of 
adulteratton, penalty ranging from 5% to 100% of the 
payment due has been Imposed on the cultivators whose 
opium has been found to be adulterated. Further, the 
quantity of opium tendered by them has been 
proportionately reduced for the computation of the 
Minimum Qualifying YieW for the purposes of renewal of 
the licence for the next crop year. Cultivators whose 
average yield fell below the Minimum Qualifying YieW 
have been delteensed.

Besides, the Govemment has taken several steps to 
check the diversion of opium to the illicit market. These 
include:

(I) Assessment of the total opium produce through 
cent per cent measurement of poppy fields of 
the Ifcensed area. The area measured is further 
test measured selectively.

(ii) After lancing, preliminary weighment checks are 
also conducted to account for the entire opium 
collected by the cultivators from tlwir fields.

(iii) Increased sun/eillance is done with the help of 
different Enforcement Agencies at the time of 
lancing of poppy crop.

(iv) During weighment operation, strict surveillance 
is maintained and, H suspected to be adulterated, 
the opium is separately sent to the Government 
Opium and Alkaloid Factory at Neemuch and 
Ghazipur for chemteal tests.

(v) Various law enforcement agencies like the 
Narcotics Control Bureau, Directorate of revenue 
Intelligence, Central Excise and Customs 
Department, Central Bureau of Narcotics and the 
State Poltee have been empowered under the 
Narcotics Dmgs and Psychotropic Substances 
Act, 1985 to interdict and apprehend trafficking 
in drugs in any form, including diverston of opium 
to illicit channel.

Industrially Backward Districts

4199. SHRI P.D. ELANGOVAN: WUI the Minister of 
FINANCE be pleased to state:

(a) whether the study conducted by the Govemment 
to indetify industrially backward districts in the country 
have been completed;

(b) if so, the details thereof;

(c) whether any of the 30 districts of Tamil Nadu 
has been identified as industrially backward districts;

(d) if so, the details thereof; and

(e) if not, the reasons for not including some 
industrially backward districts of Tamil Nadu in the list?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI GINGEE N. RAMACHANDRAN): (a) Yes, 
Sir. The report of the study group on identification of 
industrially backward districts was submitted on 4.10.1994 
and which was reviewed by a review study group who 
submitted its report on 18.07.1996.

(b) On the basis of these reports the industrially 
backward districts were classified into two categories— 
Category ‘A’ and Category ‘B“ The classifteation was 
based on the districts as they stood in the Census report 
of 1991. The criteria for selection of backward districts
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(i) Financial criteria

— Per capita credit given by scheduled commercial 
banks.

— Per capita deposit received by schedule 
commercial banks.

(ii) Infrastructural criteria

— Phones per thousand population.

— Per capita power consumption.

— Urban population of a district as a proportion of 
total population.

— Metalled roads per 100 square kilometers.

(iii) Industrial criteria

— Workers in registered factories per thousand 
population.

— Per capita gross value added from registered 
manufacturing sector.

On the basis of these criteria the indicators were 
combined into a composite index using suitable weights 
to facilitate comparison. For specifying a district as 
industrially backward district the conditions to be satisfied 
were (a) the district was to have a total weighted index 
count of 250 or less, or (b) the district was a *^0 industry” 
district, or (c) the district was an inaccessible district, or
(d) the district had no railhead as on 1.4.1994.

(c) to (e) No Sir. None of the 30 districts of Tamil 
Nadu have been identified as industrially backward on 
the basis of the criteria for the identifk:ation of backward 
districts.

[Translation]

Per Capita Availability of Foodgrains

4200. DR. SUSHIL KUÎ AR INDORA;
SHRI NAWAL KISHORE RAI:

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether per capita availability of foodgrains during 
2000*2001 was less than the required quantity for a 
healthy person; and

adopted by the study group were as follows:— (b) if so, the extent to which it is less than the 
required quantity and the steps taken by the Govemment 
to meet the shortfall?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI ASHOK PRADHAN): (a) and (b) 
No, Sir. The requirement of foodgrains for a person is 
based on the energy requirement. It differs from person 
to person based on the age group, sex and type of worit 
perfomied namely sedentary, moderate or heavy work. 
As per the study conducted by the Expert Group of Indian 
Council of Medical Research in 1989 the per capita 
requirement of cereals in the country is 159 kg per year 
taking the average household size as 5.51 (1991 census). 
As against this the per capita availability of foodgrains in 
India during 2000-2001 was 181.48 kg. per year.

Industrial Recession

4201. SHRI SURESH PASI:
SHRI T.T.V. DHINAKARAN:

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state:

(a) the measures taken by the Govemment to tkle 
over economic and industrial recesskm in the country 
and also for industrial and commercial developnwnt during 
the last three years;

(b) whether the industrial recession has increased in 
the country in 2001-2002 as compared to 1997-98;

(c) whether the Govemment have prepared a report 
seeking to identify the causes behind the growing 
evidence of sk:knes6 in Indian Industry;

(d) if so, the details thereof; and

(e) the manner in which the Govemment propose to 
solve the problem?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) and (b) The economk; recession is said to 
occur if GDP registers negative growth rates for last two 
successive quarters. The Indian economy has shown 
positive growth rates of GDP during the current financial 
year (2001-02) for which latest data Is available. Similarly 
Industrial sector has also shown passive growth rates
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during the current financial year. IHence, Indian economy 
and the Industrial sector are not experiencing recession. 
The growth rate in GDP and industrial production during 
last three quarters of the current financial year are given 
below:

Quaitsr 1 Quarter 2 Quarter 3
(April>lune) (July-Sept.) (Oct-Oec)

GDP at factor cost* 4.4% 5.3% 6.3%

Industrial Production 2.4% 2.5% 2.7%

•at 1993-94 prices

The Government has taken several measures to improve 
industrial production. These measures have twen targeted 
to improve competitiveness of Indian industry in general 
and to boost aggregate demand, improve infrastructure 
base, upgrade technology, introduce labour flexibility and 
encourage FDI flows.

(c) to (e) The Reserve Bank of India prepares an 
annual review (end March) of industrial sickness, based 
on the returns submitted by the scheduled commercial 
banks. According to the RBI, several factors, both intemal 
and extemal, often woridng in combination have been 
responsible for industrial sickness. The main causes 
include defteiencies in planning and project management, 
maritet saturation, lack of demand, non-availability of 
critical inputs such as power, raw material, transport 
bottlenecks etc.

The Government has taken a number of steps for 
reducing industrial sickness which inter-alla, include 
formulation of revival plans by BIFR that address issues 
such as defkjiencies in management that arise out of 
reduction, labour, mari<eting, financial, administrative and 
implementation factors and encourage mergers of sick 
units with healthy units. The RBI has also issued elaborate 
guidelines covering aH areas of industrial rehabilitatton. 
viz., detection of industrial sickness at Incipient stage, 
identification of sk:k/weak units, canying out viability study 
of the unit, extenskm of reliefs and concessions to viable 
units, norms for promoters contribution extended period 
for repayment/rescheduling of loans and interest rate 
concessions.

[English]

Payment of Dues to Indian Firms

4202. SHRI RAMJIVAN SINGH: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state:

(a) whether during the Fourth Indo-Kazakh Joint 
Commission meeting, the question regarding payment of 
dues to the Indian fimis for export of tea under the 
Government guarantee was taken up, but Government 
prefen'ed not to press on this issue;

(b) if so, the estimated amount of dues to the Indian 
exporters of tea involved; and

(c) the reasons for downplaying the issue?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) to (c) During the Fourth Indo-Kazakh Joint 
Commission Meeting, the Indian Side informed the Kazakh 
Side about the cases of non-payment of dues involving 
millions of dollars to the Indian companies on account of 
exports made to Kazakh companies. Both Sides agreed 
that such instances adversely affect bilateral trade and 
mutual Interest of business organlsattons in both countries. 
The Kazakh side agreed to resolve the issue with due 
priorities in a mutually acceptable nwnner. The outstanding 
principal amount due to Indian exporters of tea on the 
understanding that these were covered by guarantees of 
Government of Kazakhstan is worth US $ 5.14 million. 
Government of India has been pursuing regulariy with 
the Government of Kazakhastan the issue of settlement 
of these outstanding dues.

Decline In Export of Readymade Garments

4203. SHRI G. GANGA REDDY: Will the Minister of 
TEXTILES be pleased to state:

(a) whether there has been a steep decline in the 
export of readymade gamnents from India during the last 
six months;

(b) if so, the extent of decline during this period as 
compared to con’esponding months last year; and

(c) the steps being taken to increase exports of the 
same?

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) and (b) 
As per latest available DGCI&S data, the exports of 
readyntade garment during the last six month i.e. August- 
January 2001-02 amounted to US$ 2506.7 million as 
against the exports of US$ 2569.0 million during tfie same 
period of 2000-01, recording a negative growth of 3.2%

(c) The various export facilities extended by ttw 
Government inter-aUa to garment exporters include duty
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drawback, concessional rate of duty for import of 
machineries under EPCG Scheme, allowing import of 
restricted items under the Advance Licence Scheme of 
the Export-lmport PoUcy, duty-free import of essential ltems 
of trimmings & emtMllishments like fasteners, polywedding, 
labels, tags, buttons, hangers, stickers, polybags and lining 
and interlining materials, full/partial exemption under 80 
HHC of Income Tax.

Government have also been taking several steps from 
time to time to strengthen and promote textile exports 
including readymade gamients. Some of the important 
initiatives are:—

(i) The Govemment has de-reserved the woven 
segment of readymade garment from the SSI 
sector. It has also announced the de-reserved 
of knitted segment in the Budget 2002-03.

(ii) The Technology Upgradation Fund Scheme 
(TUFS) has been made operational from 
1.4.1999 to facilitate the modemisation and 
upgradation of this sector so that it can become 
more competitive in international trade.

(ill) Weaving, processing and garment machinery, 
which are covered under TUFS, have been 
extended the facility of accelerated depreciation 
at the rate of 50%. Cost of machinery has also 
been reduced through Fiscal Policy measures.

(iv) With a view to encouraging backward integration, 
the custom duty on shuttleless looms has been 
brought to 5%. A programme has also been 
announced to induct 50,000 shuttleless looms 
and to modemise 2.5 lakh powerlooms in the 
decentralised sector by 2004.

(v) Foreign equity participation upto 100% through 
automatic route has been allowed in the textile 
sector with a few exceptions.

(vi) National Institute for Fashion Technology (NIFT), 
its six branches and Apparel Training & Design 
Centres (ATDCs) are running various courses/ 
programmes to meet skilled manpower 
requirements of textile industry especially apparel 
in the field of design, merchandising and 
mariteting.

(vii) To prepare and sensitise the textile industry to 
conform to the ecological requirements of 
improving countries by providing facilities by way 
of eco-testing laboratories.

[Translation]

Outstanding Taxes

4204. SHRI MANSUKHBHAl D. VASAVA:
SHRI J.S. BRAR:
SHRI SUBODH ROY:
SHRI PRABHUNATH SINGH:

Will the Minister of FINANCE be pleased to state:

(a) whether there has been an increase of Rs. 3,500 
crore or 5% in the outstanding amount of income tax, 
corporate tax and excise duty from corporates in one 
yean

(b) the total amount of income tax, corporate tax 
and excise duty due from corporates as on March 31,
2001 and March 31, 2002;

(c) the reasons for not recovering the dues in time 
and steps taken to clear the backlog; and

(d) the names of major defaulties and the amount of 
money to be recovered from them?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI GINGEE N. RAMACRANDRAN): (a) and
(b) There has been an increase of more than 5% in the 
outstanding amount of income tax and corporation tax 
during the year 2001-2002 as compared with that during
2000-2001. The total amount of income tax and 
crrporation tax outstanding as on 31 March, 2001 and 
that as on 28 February, 2002 were Rs. 56430 crore and 
Rs. 62134 crore, respectively. Information in respect of 
outstanding amount of excise duty is being collected and 
will be laid on the Table of the Sabha.

(c) The reasons for not recovering the outstanding 
taxes include cases getting held up in appeals, stay 
against recovery of tax granted by appellate authorities 
and courts, applicatk>ns pending before the Settlement 
Commission or the Board for Industrial & Financial 
Reconstruction and verifk:ation of payments. Steps taken 
to recover the outstanding amount include charging of 
interest, levy of penalty and attachment and sale of 
movable and immovable properties. Cases involving high 
tax demands are also regularly monitored at various levels 
and necessary instructions issued from time to time for 
effecting recovery of the outstanding taxes.

(d) The names of the top 120 income tax defaulters 
with outstanding demand* of more than Rs. one crore as 
on 31.12.2001, aiongwith the outstanding amount are 
given in the enclosed statement.
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Statement

List of top 120 Income Tax defaiMters having a demand of one cmre & above as on 31.12.2001

(Rs. in lakh)

S.No. Name Outstanding Amount

1 2 3

1. Gujarat State Fertilizer Co. Ltd. 20137

2. Sarigam Stella Ltd. 4813

3. Kalpesh L. Thakkar 8313

4. Max Telecom Ventures Ltd. 9504

5. The Mysugar Co. Ltd. 4063

6. S.K. Jain (Director of B.E.C. Ltd.) 7984

7. C.R.B. Share Custodian Servtoes (P) Ltd. 16341

8. Kanti Prasad Kedia 7596

9. Prudential Capital Markets Ltd. 5185

10. The Peerless General Finance & Inv. Co. Ltd. 11201

11. Ganapati Combines Ltd. 18040

12. Qanapati Exports Ltd. 5246

13. Dewan Engg. 4033

14. Cochin Refineries Ltd. 7772

15. Federal Bank Ltd. 4647

16. C.R.B. Capital Market Co. Ltd. 8603

17. Chinar Cigarettes P. Ltd. 5925

18. Maha Nagar Telephone NIgam Ltd. 20360

19. Maruti Udyog Ltd. 12642

20. IFCI Ud. 61581

21. Samundra Automobiles (P) Ltd. 9165

22. Gas Authority of India Ltd. 6136

23. Indian Railway Rnance Corporation Ltd. 4644
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24. Pertech Computer Ltd.

25. Vishai Lakto India Ltd.

26. Board of Control for Cricket in India

27. M. Kantiial & Co. Ltd.

28. Shaw Wallace & Co. Ltd.

29. Kedia Castle Delion Industries Ltd.

30. Kedia Distilleries

31. Abhishel( Venna

32. Apollo Tubes & Steel Industries Ltd.

33. Chandra Swami

34. J.V.G. Finance Ltd.

35. J.V.G. Leasing Ltd.

36. Mideast India Ltd.

37. Super Cassetes Industries Ltd.

38. Asian Consolidated industries Ltd.

39. Padmani Technologies

40. O.P. Jain

41. Shahara India (Rrm)

42. Sahara India Airlines Ltd.

43. Sahara India Financial Corpn. Ltd. (SISICOL)

44. Sahara India Mutual Benefit Co. Ltd.

45. Subrato Roy

46. N.E.P.C. Micon Ltd.

47. Rolex Holding Ltd.

48. Shirish C. Shah

49. Uday M. Acharya

19517

8782

7237

15534

91111

14780

4984

4413

6515

7313

7375

4555

17739

6293

11208

4121

20700

54231

39798

382628

119973

19009

14231

8145

8953

11009
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1 2 3

50. Vatsa Corporation Ltd. 49419

51. A.D. Narottam 6485

52. Ashwin S. Mehta 63857

53. Baron Electronics Ltd. 4967

54. Baron International Ltd. 1629S

55. Bhupendra C. Dalai 74544

56. Bimat S. Gandhi 23334

57. Cascade Holding P. Ltd. 16387

58. Deepika A. Mehta (Smt.) 5730

59. Dhanraj Mills P. Ltd. 17160

60. Genesis Capital Mkt. Ltd. 4291

61. Growmore Leasing & Invst. P. Ltd. 12921

62. Growmore Research & Assets Management Ltd. 40654

63. Harshad S. Mehta 542957

64. Harshad S. Mehta (W.T.) 14873

65. Hiten P. Dalai 209722

66. Hitesh S. Mehta 5383

67. J.P. Gandhi 12994

68. Jyoti H. Mehta 56761

69. Krishna Filaments Ltd. 16919

70. Krishna Vinyls Ltd. 7475

71. Niranjan J. Shah 12592

72. Pratima H. Mehta 6325

73. Rasila S. Mehta 5005

74. S. Ramaswamy 56489

75. Shrmik J. Shah 5501
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1 2 3

76. Shrl Krishna Kumar Aggarwal 4470

77. Sudhir S. Mehta 23793

78. Pallav S. Sheth 15786

79. R.E.P.L Engg. Ltd. 15999

80. Triumph International Ltd. Oxford 34529

81. ISRO Satellite Centre (Inter Tax) 11253

82. Allied Signal Int. Inc. 8749

83. W.N. Chadha 6596

84. Toyo Engineering Corporation 8133

85. Essar Steels Ltd. 9475

86. Bomgaigaom Refinery & Petrochemical Ltd. 4362

87. U.P. Forest Corpn. Ltd. 6292

88. Indian Bank 4353

89. Bombay Burmah Trading Corpn. Ltd. 8106

90. Hindustan Lever Ltd. IHindustan Lever House 9330

91. Mafatlal Holdings Ltd. 6505

92. Metropolitan Co-op Bank Ltd. 9465

93. Videsh Sanchar Nigam Ltd. 40925

94. Andhra Valley Power Supply Co. Ltd. 8221

95. Indian Hotel Co. Ltd. 7177

96. Tata Chemicals Ltd. 18182

97. Tata Hydro Electric Power Supply Co. Ltd. 5494

98. Tata Power Co. Ltd. 17777

99. I.D.B.I. 21091

100. JTS Technology Ltd. 4144

101. Life Insurance Corpn. of India Ltd. - 10688
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1 2 3

102. Lloyds Finance Ltd. 4576

103. Orson Electronics Ltd. 10040

104. Amrut Industries Ltd. 4968

105. East West Travel & Trade Unks Ltd. 16292

106. Essar Investment Ltd. 21711

107. Essar Projects Ltd. 5649

108. Jet Airways (1) Ltd. 7868

109. Suman Hotels P. Ltd. 5640

110. Qrasim Industries Ltd. 11061

111. Trident Steel Ltd 6359

112. Asea Brown Boveri Ltd. 8658

113. GTC Industries Ltd. 36570

114. Premier Auto Automobiles Ltd. (W.T.) 19859

115. Shri K.G. Bhagat 4363

116. Niphad S.S.K. Ltd. 4923

117. Land Acquisition Officer, Huda 9598

118. Patheja Brothers Forgings A Auto Parts MFG Co. 15318

119. Rajaram Bapu Patil S.S.K. Ltd. 4674

120. The Kawr Vysya Bank Ltd. 4968

Total 2997115

[English]

Reservation for Handicapped Persons

4205. SHRI T.T.V. DHINAKARAN: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state:

(a) whether the Qovemment are aware of the 
judgement given by the Supreme Court in March, 2002 
to provide reservation to the handicapped persons:

(b) If so, the details thereof and the reaction of the 
Government thereto;

(c) whether this percentage of reservation will be 
over and above the ceiling of 50% reservation imposed 
by the Supreme Court; and

(d) H so, the details thereof?

THE MINISTER OF SOCIAL .JUSTICE AND 
EMPOWERMENT (DR. SATYANARAYAN JATIYA): (a)
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and (b) The Hon*ble Supreme Court, in March, 2002 on 
a Writ Petition No. 115/1996 (Ail India Confederation of 
the Blind & Anr. Versus the Union of India & others) 
relating to the prayer on reeen/ation of the identified 
teaching posts in the Faculties and Colleges of various 
Universities in terms of Section 33 of the Persons with 
Disabilities Act, 1995, for the visually handicapped 
persons, while disposing of the case so far as University 
Grants Commission (U.G.C.) is concemed, ordered that 
in view of the stand taken by the Government, nothing 
survives for consideration in so far as U.G.C. is 
concemed.

(c) and (d) The Persons with Disabilities Act, 1995 
provides for 3% reservation for persons with disabilities 
against identified posts. According to the instruction issued 
in 1997 by the Department of Personnel & Training, while 
reservation for 8C/ST/0BCs, is additive and is called 
vertical reservation, the reservation for physically 
handicapped persons is termed as horizontal reservation 
which cuts across the vertical reservation and the person 
selected against the physically handicapped quota is to 
be placed in the appropriate category within the ceiling 
imposed by the Hon'ble Supreme Court.

4206. SHRI J.S. BRAR: Will the Minister of FINANCE 
be pleased to state:

(a) whether there is consistent rise in realisation of 
Income Tax of the pre-assessment stage whereas the 
cost of collection has not come down;

(b) if so, the percentage of Income Tax realised at 
pre-assessment stage for corporate and non-corporate 
assesses and cost of collection in paise per rupee of 
income tax during the last three years; and

(c) the steps taken to reduce the cost of collection 
of income tax?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI GINGEE N. RAMACHANDRAN): (a) Yes, 
Sir. There is consistent rise in realisation of Income Tax 
of the pre-assessment stage in the last three years as 
can be seen from the table t>eiow:

Cost of Collection on Income Tax

(Rs. in crores)

F.Y. Advance
Tax

TDS Self
Assesstt.

Total*

1998-99 24365 16258 4736 45359

1999-2000 30849 18546 4509 53904

2000-01 32614 28213 5842 66669

‘Qross figures not considering refunds.

However, the cost of collection has gone down in tenns of cost per rupee of tax collected and has remained constant 
in tenns of cost per assessee as shown in the following tat>le:

FY Per Asessees 
Cost of colln. 

(Rs.)

Cost (paise) 
per rupee of 
Tax collected

CT IT CT IT

1998-99 3000 400 0.4 3.73

1999-2000 3000 400 035 3.07

2000-01 3000 400 031 259
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(b) The percentage of pre-eseessment collection of tax to the total coHection In last three years Is as under

(Rs. in crorea)

F.Y. Pre-Asstt 
Cottectlon 
Adv. Tax+ 
TDS+S.A)

Total*
colln.

%age of 
pre-aaatt.

collection to the 
total Collection

CT IT CT IT CT IT

1998-99 25969 19389 32612 22412 79A2 8651

1999-2000 28828 25077 39151 28684 73.63 8743

2000-01 34798 32780 45048 35163 77.25 93.23

‘gross figures not considering refunds.

The cost of collection in paise per rupee of income tax 
is already given in the last column of the second table 
in reply to para (a) above.

(c) The Income Tax Department is approaching the 
issue from two sides. At the one hand all out affords are 
being made to increase the collection of tax revenue, 
including recovery of arrear demand and faster disposal 
of appeals. On the other hand, the administrative cost is 
sought to be kept under check through austerity measures. 
The cadre re-structuring of the income tax department 
would lead to further cost reduction in terms of salary 
and allowances to be paid.

Recommendations of 11th nnance Comffllsslon

4207. COL. (RETD.) SONA RAM CHOUDHARY: Will 
the Minister of FINANCE be pleased to state:

(a) whether the Eleventh Finance Commission had 
recomnwnded for giving grant-in-aid to States under article 
275(1) of the Constitution equal to the amount of defkHt 
assessed on non-plan revenue account for each year 
during the period 2000-05;

(b) if so, the details thereof;

(c) whether the Govemnnent have constituted an 
Incentive Fund as recommended by the Eleventh Finance 
Commission in its supplementary report;

(d) if so, whether the Union Qovernment have 
received any request from Qovernment of Rî asthan for 
release of Rs. 171.68 crore from the Incentive Funds 
constituted as per recommendations of Eleventh Finance 
Commission for an improvement of more than 5% in the 
ratk) of revenue deficit to revenue receipts during 2000­
2001 over 1999-2000; and

(e) if so, the time by which the amount is likely to 
be released to State Qovernment of Rajaathan from the 
Incentive Fund?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) Yes, 
Sir.

(b) A Statement is enclosed.

(c) and (d) Yes, Sir.

(e) An amount of Rs. 171.68 crore haa been released 
to the State Government of Rajasthan in March, 2002 as 
Stale’s share of the Incentive Fund for the year 2000-01.

Sta^ment 
Non-Plan Revenue Grants : 2000-05

(Rs. in lakhs)

State 2000-01 2001-02 2002-03 2003-04 2004*05 Total 2000 )̂5

1 2 3 4 5 6 7

Aninachal Pradesh 24463 24674 24612 24196 24857 122802

Assam 11068 - — — 11068
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1 2 3 4 5 6 7

Himachal Pradesh 104947 100218 94653 83923 71185 454926

Jammu & Kashmir 211166 224087 223939 229064 232863 1121119

Manipur 35468 35503 35198 34460 33865 174494

Meghalaya 33813 33042 32623 30090 27670 157238

Mizoram 32278 32958 33482 35105 33807 167630

Nagaland 64432 67396 72015 73404 76377 353624

Orissa 35849 3643 27868 - -  67360

Punjab 28421 - - - -  28421

Rajasthan 95526 28942 - - -  124468

Sikkim 16970 17073 16983 16644 16388 84058

Tripura 49329 49302 49532 47605 45648 241416

Uttar Pradesh 102674 - - - -  102674

West Bengal 168972 103451 52186 - •>- 324609

Total 1015376 720289 663091 574491 562660 3535907

ADR»-QDRs

4208. SHRI SADASHIVRAO DADOBA MANDLIK: 
SHRI SUKDEO PASWAN:

Will the Minister of FINANCE be pleased to state:

(a) whether the Qovemment have decided to permit 
corporations to replenish their ADRs/GDRs;

(b) if so, the details thereof;

(c) whether this decision will increase foreign 
investment in the country; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (d) 
Yes, Sir. Re-issuance of ADR/QDR would be permitted 
to the extent of ADRs/QDRs which have been redeemed 
into underlying shares and sold In the domestic market. 
The arrangement is demand driven with the process of

reoonversion emanating with the request for acquisition 
of domestic shares by non-resident investor for issue of 
ADRs/GDRs.

Gross Domestic Product

4209. SHRI P.R. KYNDIAH: Will the Minister of 
FINANCE be pleased to state:

(a) the gross domestic product of the country, sector- 
wise and sub-sector-wise at factor cost and current prices 
for the last three years; and

(b) the gross domestic investment and saving in per 
cent to the GDP for the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) As per 
the latest data available from the Central Statistical 
Organisation, the Gross Domestic Product, overall and 
sector-wise, at factor cofit and current prices for the last 
three years was as follows:
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(Rs. in crore)

Sector/sub-sector 1999-00 2000-01 (Q) 2001-02 (A)

1. Agriculture, forestry & fishing 460S47 471981 514638

2. Mining & quanying 40520 44648 47694

3. Manufacturing 266890 299753 318176

4. Electricity, gas & water supply 43886 49526 58782

5. Constructton 105440 116431 125263

6. Trade, hotels, transport 
and communication

365735 399623 442200

7. Financing, insurance, real estate 
and business services

220561 236645 265944

8. Community, social & personal sen/ice 252059 277236 307558

Total gross domestic product 1755638 1895843 2080255

Q ; Quick estimate A: Advance estimate.

(b) As per tlie latest data available from the Central 
Statistical Oiganisation, the gross dontestic investment and 
gross domestic savings as per cent to GDP at market 
prices for the last three years was as follows:

1998-99 1999-20000 20004)1*

Gross domestic investment 22.7 243 24X)

Gross domestic savings 217 23.2 llA

O ; Provisional * : Quick estimates

Foodgrains lying In Open

4210, SHRI Y.V. RAO: Will the Minister of 
CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION be pleased to state;

(a) whether foodgrains worth nipees 570 crores is 
lying In the open In various godowns of FCI due to which 
there is going to be loss of njpees 100 crores;

(b) if so, the reasons therefor, and

(c) the steps being taken to shift foodgrains to 
covered storage?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI ASHOK PRADHAN); (a) to (c) 
Foodgrains worth about Rs. 670 crore are stored in the 
open in vartous godowns of FCI. Foodgrains are stored 
in the open when covered capacity Is exhausted.

Necessary precautionary measures are taken to 
protect the stocks from deterioration. The stocks of 
foodgrains are stored on crates with proper presen/atton. 
These stocks are also liquktated on priority.

Incenthfs Qrant to States

4211. SHRIMATi KUMUDINI PATNAIK: Will the 
Minister of FINANCE be pleased to state:

(a) the names of the revenue deficit States of the 
country who have achieved at least 5% reduction of 
revemie expenditure vis-a-vis revenue reoelpis compared 
to the years 1909-2000 and 2000 )̂1 for being eligfcle to 
get the incentive grant recommended by the Eleventh 
Finance Commission and the percentage of rsductton by
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each State and tt)e amount of incentive grant granted by 
the Union Government for those States during 2000-2001 
and 2001-2002;

(b) whether there is any recommendation that in the 
contingency of not being eligible to avail this grant due 
to non-achievement the funds remain undisbursed, the 
said unspent amount be distributed against the States 
who have achieved the target, again; and

(c) if so, the steps proposed to be taken in that 
regard by the Union Government?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) The 
criterion for access to the Incentive fund for a State is a 
five percentage point reduction in the Revenue Deficit as 
a proportion of total revenue receipts. For the 15 States 
assessed as revenue deficit by the Eleventh Finance 
Commission, this ratio improved by 14.4 percentage points 
in 2000-01 compared to the base year of 1999-2000, in 
the aggregate. Nine of the IS States finalized Medium 
Term Fiscal Refomis Programme (MTFRP) in consultation 
with Govemment of India, and incentive amounts for
2000-01 were released to the States as per the enclosed 
statement.

(b) During the first four years of operation of this 
facility (2000-01 to 2003-04), no amount of incentive fund 
eamiarked for assistance/incentive to a State, would be 
transferred to another State. However, if any State is not 
able to draw the amount on the basis of the performance 
of first four years, the amount remaining undisbursed to 
a State would fomi part of the common pool and would 
be distributed to performing States in the fifth year on a 
pro-rata basis, in addition to the amounts to which such 
perfomning States are initially entitled to.

(c) Detailed guidelines on States’ Fiscal Refomis 
Facility (2000-01 to 2004-05), have been circulated to 
States and States have been appraised of the procedure 
for release of incentive grants.

Statmnent

1. Arunachal Pradesh

2. Himachal Pradesh

3. Jammu & Kashmir

4. Manipur

5. Nagaland

(in Rupees crore)

-  36.69

-  161.23

-  321.84

-  54.38

-  97.22

6. Orissa — 77.95

7. Rajasthan — 171.68

8. Tripura — 73.99

9. West Bengal — 302.29

Economic Intelligence Bureau

4212. SHRIMATI SANGEETA KUMARi SINGH 
DEO:

SHRI RAM TAHAL CHAUDHARY:

Will the Minister of FINANCE be pleased to state:

(a) the year in which the Economic Intelligence 
Bureau was constituted aiongwith its present composition;

(b) the number of cases of inquiry disposed of by 
the Bureau in the country and abroad during the last 
three years;

(c) the extent of annual financial liability of the bureau;

(d) whether the work of inquiry to be conducted by 
the bureau is commensurate with its financial liabilities; 
and

(e) if not, the steps being taken to improve the 
situation?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI QINGEE N. RAMACHANDRAN): (a) 
Economic Intelligence Bureau was constituted in July 
1985. The Bureau has a sanctioned strength of 133 posts 
headed by Special Secretary and Director General 
supported by 3 Deputy Directors General and Joint 
Secretary, 5 Assistant Directors General, 8 Senior 
Technical Officers, 28 Intelligence Officers, 1 Senior 
Statistician Grade I, 1 Senior Statistician Grade-ll and 2 
Investigators.

(b) No cases are booked by the Bureau. Intelligence 
collected by the Bureau is passed on to the investigating 
agency(ies) concerned for further action.

(c) The provision allotted for the Bureau for the year
2001-2002 was Rs. 2.26 crore (budget estimate).

(d) The work of any Intelligence Agency, including 
the Central Economic Intelligence Bureau, cannot t>e 
assessed in financial temis atone. However, the amounts 
involved in the cases of fraud, evasion of tax/duty, etc. 
booked by the investigating agencies on the basis of the 
intelligence provided by the Bureau exceed the annual 
financial outlay on tlie Bureau.
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(e) Does not arise, in view of (d) above.

Import from China

4213. SHRI ADHIR CKOWDHARY;
SHRIMATI SHYAMA SINGH:

Will the Minister of FINANCE be pleased to state:

(a) whether in order to protect the domestic industry 
from cheap imports from China, the Government have 
imposed product specific safeguard duty;

(b) if so, the details thereof;

(c) whether the Customs Tariff Act, 1975 have been 
suitably amended to checit entiy of cheap Chinese gods; 
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI QINQEE N. RAMACHANDRAN): (a) No
Sir.

(b) Does not arise in view of (a) above.

(c) and (d) No Sir. However, the Finance Bill, 2002 
proposes to amend the Customs Tariff Act, 1975, so as 
to insert new section SC which provides that if the Central 
Govemment, after conducting such enquiry as it deems 
fit, is satisfied that any article Is imported into India, from 
the People’s Republic of China, in such increased 
quantities and under such conditions so as to cause or 
threatening to cause market disruption to domestic 
industry, it may impose safeguard duty on that aiticie.

rrranelathn]

Adultsmtlon and Blaekmarlcetfng of Essential 
Commodities

4214. SHRI HARIBHAI CHAUDHARY: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state:

(a) whether the Union Government are aware of the 
increasing cases of adulteration, hoarding and 
blackmari<eting of essential commodities;

(b) if so, the details thereof. State-wise, till date; and

(c) the steps being talten by the Union Government 
against the persons involved In these cases and also to 
stop the recurrence of such cases in future?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI V. SREENIVASA PRASAD): (a) to
(c) The Essential Commodities Act, 1955 is in foice. Under 
the Act, the State Govemments/UT Administrations have 
been delegated most of the powere to Issue Control 
Orders for regulating the production, supply and 
distribution of essential commodities and to take 
enforcement action. The State Govemments are also 
empowered to take action against hoarders and 
blackmariceteers under the Preventton of Blackmartceting 
and Maintenance of Supplies of Essential Commodities 
Act, 1980. Information received from the State 
Govemments/UTs about action taken by them under these 
two Acts for the years 2001 & 2002 (received upto 
31.3.2002) are enclosed as statements-l, II and III.

The State Govemments/UT administrations are 
requested from time to time to take effective action to 
prevent hoarding & blackmarketing of Essential 
Commodities.

Statement I

Action taken under Essential Commodities Act, 19SS Infomiatlon received from States/UTs for the Year 2001

w.e.f. 1.1.2001

Si. No. State/UT No. of 
raids 
made

No. of 
persons 
arrested

No. of No. of 
persons persons 

prosecuted convicted

Value of 
goods 

confiscated 
(in Rs. lakh)

Reported
upto

1 2 3 4 5 6 7 8

1. Andhra Pradesh 4665 840 9 2 190 March

2. Assam 280 - 4 - 029 September*

3. Anjnachal Pradesh Nil - — — July
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1 2 3 4 5 6 7 8

4. Bihar - - - - - Not Reported

5. Chhattisgait) - - - - - Not Reported

6. D«lhl 66 74 - 18 Not Qiven December

7. Qujarat 44869 70 72 - 24145 December

8. Goa 1019 3 - - - December

9. Haryana 31 5 - - 9.17 December##

10. Himachal Pradesh Nil - - - - November

11. Jammu & Kashmir 543 529 4 14 - December

12. Jharithand - - - - - Not Repotted

13. Kamatal<a 1563 109 354 3 12.76 December#

14. Kerala 5158 6 - - 16.9 December***

15. Madhya Pradesh - - - - - Not Reported

16. Maharashtra 962 1403 318 - 203.62 . December

17. Manipur 208 - - - - Decembers

18. Meghalaya 22 - - - - December

19. Mizoram 86 - - - - December

20. Nagaland Nil - - - - November

21. Orissa 703 31 82 - 26431 December

22. Punjab 35898 4 1 - 144 December$$

23. Rajasthan 69 16 36 - 6S November

24. SiMdm 1 1 - - 1 December$$$

25. Tamil Nadu 8506 1720 4003 3182 385.94 December#

26. Tripura 138 9 33 - 7.86 December

27. Uttaranchal - - - - - Not Repotted

28. Uttar Pradesh 60004 41 60 - 93.63 December#

29. West Bengal 538 372 72 - - 131 December**
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1 2 3 4 5 6 7 8

30. A & N islands 134 - - - - March

31. Chandigarti Nil - - - - December###

32. D & N Haveii 3 6 4 - 0.74 December

33. Daman & Oiu Nil - - - - July

34. i.akshadweep Nil - - - - December

35. Pondichenry 29 14 14 - 0.29 December

Total 165495 5253 5066 3219 1330.21

Statement showing information received upto 31.03.2002

‘-Except January & February **-Except August & October " ’-Except March 
$-Excapt November $$-Except June & September $$$-Except May & October 
«-Except September ##>Except October #*«-Except August to November

Statement II

Action taken under ttte Essential ComntoOttes Act, 1 9 ^  
Infonnatlon Received from States/UTs for the year 2002

w.e.f. 1.1.2002

SI.No. StateAJT No. of 
raids 
made

No. of 
persons 
arrested

No. Of 
persons 

prosecuted

No. Of Value of 
persons goods 

convicted confiscated 
(in Rs. lakh)

Reported
Upto

1 2 3 4 5 6 7 8

1. Andhra Pradesh - - - - - Not Reported

2. Assam - - - - - Not Reported

3. Arunachal Pradesh - - - - - Not Reported

4. Bihar - - - - - Not Reported

5. Chhattlsgarh - - - - - Not Reported

6. Delhi 4 2 - - - January

7. Qujarat 3309 - 3 - 19^7 February*

8. Qoa - - - - - Not Reported

9. Haryana 1 1 1 14 January
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1 2 3 4 5 6 7 8

10. Himachal Pradesh Nil - - - - January

11. Jammu & Kashmir - - - - - Not Reported

12. Jhar1(hand - - - - - Not Reported

13. Karnataka 120 2 - - 028 January

14. Kerala - - - - - Not Reported

15. Madhya Pradesh - - - - - Not Reported

16. Maharashtra 95 156 88 - 1034 January

17. Manipur 21 - - - - January

18. Meghalaya 5 - - - - February

19. Mizoram 13 - - - - January

20. Nagaland Nil - - - - January

21. Orissa 94 - - - 0.901 February

22. Punjab - - - - - Not Reported

23. Rajasthan - - - - - Not Reported

24. Sikkim - - - - - Not Reported

25. Tamil Nadu 1010 17 364 - 1837 January

26. Tripura - - - - - Not Reported

27. Uttaranchal - - - - - Not Reported

28. Uttar Pradesh 373 - - - 1.95 March

29. West Bengal 6S 35 13 - 13.08 January

30. A & N Islands - - - - - Not Reported

31. Chandigarh Nil - - - - January

32. D & N Haveli Nil - - - - January

33. Daman & Diu - - - - Not Reported

34. Lakshadweep Nil - - - - January

35. Pondicheny 7 2 - - 0.76 February

Total 5117 215 469 0 79351 February

Statement showing Information received upto 31.03.2002 
‘Except January
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SttJ0-wise Poahion on Number of Persons Detained under 
the Prevention of Blackmaikelktg and Maintenance of 
Supplies of Essential Ckmmodities Act 1980 for 200t 

and 2002 (upto 31st March, 2002)

StatofiMftf III

States 2001 2002 
(upto 31.03.2002)

Gujarat 97 24

Tamil Nadu 37 4

Madhya Pradesh 2 -

Uttar Pradesh 7 -

Orissa 5 1

Total 148 29

Note: Detention under the Act has not been reported by 
other StatesAJTs.

Concentrat* on SEZs^AEZt

4215. SHRI RAMPAL SINGH;
SHRI P.S. QAOHAVI:
SHRI A. NARENDRA:

Will the Minister o( COMMERCE AND INDUSTRY 
be pleased to state:

(a) the details of Special Economic Zones (SEZs) 
and Agro Export Zones AEZs under operation in the 
country, State-wise and location>wise;

(b) the extent to which the small entrepreneurs are 
being benefited from these zones and the agricultural 
commodities being processed in these AEZs;

(c) whether the Government propose to give more 
concentration Special Economic Zones and Agro Export 
Zones in order to encourage country* export during the 
coming years;

(d) if so, the details thereof alongwith the details of 
specific incentives proposed for these SEZa/AEZs;

(e) the number of SEZs/AEZs proposed to be opened 
alongvi^ their locations during 2002-03 In addition to 
existins SEZa/AEZs; and

(f) the extent to which the country's exports Ukely to 
be boost up as a result thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) Four erstwhile Export Processing Zones 
converted into Special Economic Zones located at Santa 
Cruz (Mumbai), Cochin (Kerala), Kandia and Surat 
(Gujarat) are in operation. In addition, approvals have 
been given for setting up of 13 Special Economic Zones 
in joint sector/state Government and for 20 Agri Export 
Zones (AEZs). These Zones are under implimentation.

(b) The AEZs are expected to make agricultural 
exports more competitive.

(c) SEZs/AEZs are the new export promotion 
schemes intended to boost the exports from the country.

(d) Incentives offered under SEZ scheme include duty 
free importation/domestic procurement of goods for 
development of SEZ and setting up of unit, 100% FDI In 
manufacture sector under automatic route, corporate tax 
holiday to SEZ units upto 2010, subcontracting of part of 
production abroad, reimbursement of Central Sales Tax 
on domestic purchases by the SEZ units, retention of 
100% foreign exchange earning in EEFC accounts, 
removal of cap in foreign investment in SSI reserved 
items and procedural simplification of operation Kke record 
keeping etc. Some of the incentives proposed Include 
treating of supplies from domestic area to SEZ as physical 
exports and enhancement of income-tax incentives 
available to SEZ developers/SEZ units.

Incentives proposed for AEZs include financial 
assistance by Central Govemntent agencies like APEDA 
etc. for productive enhancement, irrlgatton, international 
level packaging facilities, market development, credit to 
exporters for tniik purchase of inputs at conoesskmal rate, 
freight and transport assistance for seleoted products for 
selected regk>ns, sourcing of capital goods at oonoesskHWI 
rate of duty under the EPCG scheme, enhanced period 
for fulfillment of export obligation and exemption from 
sales tax and other taxes and duties on input.

(e) and (f) The approved SEZs/AEZs are to be 
developed essentially by the private sector and are in 
the initial stages of implementation. It is not possible to 
quantify the likely increase in exports through the SEZaJ 
AEZs, at this stage.
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[English]

Grants to NGO’s of Tamil Nadu

4216. SHRI P. KUMARASAMY:
SHRI C. KUPPUSAMI:

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state;

(a) the names of the NGO’s provided grants/ 
assistance by the Government working in Tamil Nadu 
during the last three years;

(b) the details of the grants/schemes/projects 
sanctioned to these NGOs during the last three years; 
and

(c) the perfonnance of each of these NGOs?

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (DR. SATYANARAYAN JATIYA); (a) to
(c) Infomwtion would be collected and placed on the 
Table of the Parliament.

Ill Treatment to Mentally III Patients

4217. SHRI C.K. JAFFER SHARIEF; Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state:

(a) whether some complaints have been received 
regarding the ill treatment meted to the mentally ill patients 
particularly mentally challenged patients lodged in hospitals 
are chained;

(b) whether there have been prepared any charter 
by the Foundation for Law Refomis and Jan Kalyan 
Manch for mentally challenged persons;

(c) whether the Supreme Court has also made some 
observations In this regard that affected persons should 
be awarded of their Fundamental Rights;

(d) if so, the details in this regard;

(e) whether suggestions have been made for 
providing free legal aid to them; and

(f) if so, the details in this regard?

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (DR. SATYANARAYAN JATIYA): (a) No 
complaints have been received regarding III treatment of

the mentally ill patients in respect of Government run 
mental hospitals or registered mental health care centers 
in the country.

(b) The Government is not aware of any charter 
prepared by the Foundation for Ijiw  Reforms and Jan 
Kalyan Manch for mentally challenged persons.

(c) to (f) In its order dated 5.2.2002, Hon1>le Supreme 
Court directed the State Governments and Union 
Temtories to submit a compliance report stating that no 
mentally challenged persons is chained in any part of 
the State. It may be mentioned that Section 81 of the 
Mental Health Act 1987 provides for the protection of 
human rights of mentally ill persons and proMbits any ill 
treatment or indignity (whether physical or mental) to them. 
Section 91 of the Act also contains provisions for legal 
aid to mentally ill persons at State expense.

Income Tax on Compensation Amount

4218. SHRI NARESH PUGLIA: Will the Minister of 
FINANCE be pleased to state:

(a) whether income-tax is levied on compensation 
amount of more than mpees one lakh to be received by 
project affected person for his land̂  acquired for any 
project under Section 194L of the Inconra Tax Act, 1961;

(b) if so, the details thereof;

(c) whether the Government have received letter from 
the Govemment of Maharashtra and others requesting to 
withdraw this Section 194L from the Income Tax Act;

(d) if so, the details thereof;

(e) whether Govemment propose to review this matter 
in the light of representations received in this regard; 
and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI GINGEE N. RAMACHANDRAN): (a) and
(b) Section 194L of the Income-tax Act. 1961 relating to 
payment of compensation on acquisition of capital asset 
was introduced by the Finance Act, 1999 with effect from 
01.06.1999. As per provisions of the section, any person 
responsible for paying to a resident any sum being in 
the nature of compensation or the enhanced conskieration 
on account of compulsory acquisition, under any law for 
the time being in force, &f any capital asset, shall, at the 
time of payment of such sum deduct an amount equal to
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10% of such sum as income-tax on income comprised 
therein. No deduction was required to t>e made under 
the section where the amount of such payment or the 
aggregate amount of such payments during the financial 
year did not exceed Rs. 1 lai(h.

However, as a resuH of sul>sequent amendment made 
by the Finance Act, 2000 the provisions of the above 
section 194L have aiready ceased to be in force with 
effect from 1st June, 2000. Accordingly, no deduction 
under the above section is now required to be made 
from any payment made on or after 1st June, 2000.

(c) to (f) A numt>er of suggestions were received by 
the Govemment every year at the time of formulation of 
the Budget proposals. The Govemment had also received 
a letter from the Chief Minister of Maharashtra regarding 
reconsideration of the provisions of section 194L of the 
Income-tax Act so that the project affected persons were 
not adversely effected.

The provisions of section 194L of the Income-tax 
Act, 1961 have already been amended by the Finance 
Act, 2000. Accordingly, no tax is now required to be 
deducted at source under the said section from any 
payment made on or after the 1st Day of June, 2000.

Lie Spendings on Advertisements

4219. SHRI TUFANI SAROJ: Will the Minister of 
FINANCE be pleased to state:

(a) whether Ufe Insurance Coiporation of India is 
spending more amount than the prescribed limit for the 
publicity of its schemes;

(b) if so, the total amount spent during the financial 
year 2000-2001 on advertisements by the Life Insurance 
Corporation of India;

(c) whether the Life Insurance Corporation 
•Headquarters in Mumbai give separate advertisements 
regarding the schemes of the Corporation;

(d) if so, the total cost of the advertisements given 
by the Headquarter during the financial year 2000-2001;

(e) whether the Corporation has also entered into 
contract with some advertising agencies for the circulation 
Of the advertisements;

(f) if so, the details about the agencies and the 
contracts; and

(g) the total cost of the advertisements circulated by 
the said agencies during the previous financial year?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and
(b) The Life Insurance Corporation of India (LIC) has 
informed that the LIC Board approves a budget every 
year for advertisement and this budget amount is never 
exceeded. The total amount incuned on advertisements 
during the financial year 2000-2001 was Rs. 49.31 crore.

(c) and (d) The advertisements are released by the 
Life Insurance Corporation Headquarters (Central Office), 
Mumbai and by 7 zonal offices. As regards outdoor 
publicity in the form of hoardings and wall paintings it is 
handled by 100 divisional offices. The total cost of amount 
spent on advertisements during financial year 2000-2001 
was same as mentioned above.

(e) to (g) LIC has informed that the advertisements 
are not made on contract basis. Advertisements are made 
and released through 13 advertising agencies which are 
in the approved panel of the Central Office. The total 
cost of the advertisements released through these 
agencies during 2000-2001 was Rs. 28.27 crore. Details 
of agencies are given in the enclosed statement.

Statement

S.No. Name of the Agency Amount 
(Rs. In lakh)

1 2 3

1. M/s R.K. Swamy/BBDO 500.06

2. M/s Mudra Communication 67650

3. M/s Mode Advertising 200.70

4. M/s Sudha & Subha 169.96

5. M/s Radeus 418.00

6. M/s D'Cunha 147.25

7. M/s Inteipublicity 11455

8. IBFC 3720

9. Nationai 8657
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1 2 3

10. New ReM 88/45

11. Sasi 86̂ 60

12. Akar 85.70

13. Ogiivy & Mather 215.01

Total 282655

[English]

Industrial Sickness

Statement

4220. SHRI S.D.N.R. WADIYAR: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government have made any 
State-wise review on the industrial sickness in the 
country;

(b) if so, the present position of each State regarding 
industrial sickness;

(c) whether the Government have identified the sick 
industries which are proposed to be revived; and

(d) if so, the State-wise detlls thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) to (d) Data on sk:k industrial units, assisted 
by banks in the country, is compiled by the Reserve 
Bank of India (RBI). Details of sick industrial units, state- 
wise, as on March, 2000 are given in the enclosed 
statement.

Sickness in industries is attributable to factors such 
as financial stringency, shortage of raw material, non­
availability of power and lack of demand for products. 
The Govemment has taken various measures for the 
revival of sick industrial units which inter-elia, include 
guidelines of the Reserve Bank of India to banks, 
amalgamation of sick units with healthy units, setting up 
of Board for Industrial and Financial Reconstruction (BIFR) 
under the Sick Industrial Companies (Special Provisk>n) 
Act, etc.

Natm of Ihe Stata/Union No. of SSI «d(/ No. oINon^
Twiitorits weak units tkiilmkwM

1 2 3

Andaman & Nicobar 31 -

Andhra Pradesh 12461 400

Aninachal Pradesh 120 12

Assam 11445 48

Bihar 26909 79

Chandigarh 156 14

Dadar & Nagar Haveli 46 9

Daman & Diu 10 8

Delhi 3309 79

Goa 161 14

Gujarat 5928 281

Haryana 2952 101

Himachal Pradesh 893 30

Jammu & Kashmir 2002 9

Karnataka 5416 218

Kerala 9017 76

Madhya Pradesh 6072 163

Maharashtra 9115 580

Manipur 5577 2

Meghalaya 528 13

Mizoram 41 5

Nagaland 168 8

Orissa 7444 60

Pondicheny * 1052 15
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1 2 3

Punjab 1897 90

Rajasthan 7560 88

Sikkim 25 1

Tamil Nadu 11602 285

Tripura 7170 3

Uttar Pradesh 21235 232

West Bengal 143893 241

Total 304235 3164

Working of Central Excis* CommiMlonerates

4221. SHRIMATI RENU KUMARI; Will the Minister 
of FINANCE be pleased to state:

(a) whether the CAG in its report 11 of 2002 (Indirect
taxes, Central Excise and Service Tax) on page 39 has 
once again brought out the fact of not safeguarding
Government revenue by the Central Excise
Commissionerates;

(b) if so, whether the Government have talten any 
action to review the working of the Central Excise 
Commissionerates all over the country and taken against 
the officials responsible for working against the financial 
interest of the States;

(c) if so, whether there is any proposal to the
accountability and responsibility of the officials in the 
matter; and

(d) if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI QINQEE N. RAMACHANDRAN): (a) and
(b) Yes, Sir. C&AQ pointed out non-payment of interest 
& penalty amounts by an assessee. The jurisdictional 
Central Excise Commissionerate issued a show cause 
notice demanding Interest & penalty. The assessee 
subsequently paW the interest amount. However, recoveiy 
of penalty amount was not effected in view of stay granted 
by the Hon'ble Supreme Court.

(c) No. Sir.

(d) Does not arise.

World Bank Loan to AtMUt

4222. SHRI A.F. QOLAM OSMANI: WNI the Minister 
of FINANCE be pleased to state;

(a) the amount of WorM Bank loan advanced to the 
State of Assam in Ninth Five Year Plan period;

(b) the schenrtes taken up from these loans, project- 
wise and year-wise;

(c) the total amount of interest accrued on the toans;

(d) whether any repayment process for the advanced 
loan has started; and

(e) if so, the amount that has been so far adjusted?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and
(b) No stand alone project has been signed with the 
World Bank during the ninth five year plan period 
exclusively for the State of Assam. However, Assam is a 
participating state in multi-state central sector projects 
approved during the ninth five year plan, namely Malaria 
Control Programme. HIV/A'IDS Control Project, 
Immunization Strengthening Project, National Leprosy 
Elimination Project-ll and States’ Road Infrastructure 
Development Technical Assistance Project.

(c) to (e) There is no liability on the part of the 
Govemment of Assam in respect of interest accrued on 
loans, loans repayment and adjustment of amount as all 
the above projects are Central Sector projects.

[Translation]

Caees Pending with BiPR

4223. SHRI THAWAR CHAND GEHLOT: WiH the 
Minister of FINANCE be pleased to state:

(a) whether the revival case relating to Bharat 
Commerce and Industries located at Naga City of Ujjain 
in Madhya Pradesh is pending wHh BIFR for approval 
since k>ng; and

(b) if so, the reasons for delay alongwlth the time by 
which approval woidd be given?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL); (a) and
(b) M/s. Bharat Commerce and Industries Lknlted (BCIL), 
was declared sk:k by the Board for Industrial & Financial



883 Written Answer APRIL 23. 2002 to auctions  884

Reconstruction (BIFR) on 16.5.2000 under section 3(1) 
of the Sici< Industrial Companies (Special Provisions) Act, 
1985. IDBI was also appointed as Operating Agency (OA) 
to formulate a viable Draft Rehabilitation Scheme.

As BIFR felt that Draft Revival Scheme proposal 
submitted by the Company needed to be discussed by 
the Operating Agency, the concerned Bench of BIFR 
issued certain directions to the Operating Agency in its 
hearing held on 14.8.2001 including a direction to ensure 
that all the liabilities of the company were suitably taken 
care of in the revival scheme being worked out Though 
efforts are made by BIFR to expedite its decision, it would 
not be practicable to indicate any specifk: time frame by 
which final declston will be arrived at.

Export of Sub-Standard Clothes

4224. SHRI RAMCHANDRA PASWAN: Will the 
Minister of TEXTILES be pleased to state:

(a) whether it has come to nottoe of the Qovemment 
that some export firms are exporting sub-standard clothes; 
and

(b) if so, the number of the firms exporting such 
ntaterial penalised by the customs department during the 
period from 1999 to 2001 alongwith the action taken 
against them till date?

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) and (b) 
The information is being collected and will be laid on the 
Table of the House.

[English]

Raids on Gutka Manufaetursrs

4225. SHRIMATI SHYAMA SINGH:
SHRI RAM MOHAN QADDE:

WHI the Minister of FINANCE be pleased to state:

(a) whether the Income Tax offteials conducted 
searches at the business and residential premises of a 
gutka manufacturers recently in various parts of the 
country and seized unaccounted money and 
indiscriminating documents;

(b) if so, the fact and details thereof;

(c) whether any arrests have been made in this 
regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI GINGEE N. RAMACHANDRAN): (a) Yes, 
Sir. Income Tax Department conducted searches on 
14.3.2002 at various business and residential premises 
of a Group engaged in business of manufacturing Gutka.

(b) There was seizure of cash of Rs. 13 lakhs, Fixed 
Deposits of Rs. 18.52 crores and also of indiscriminating 
documents.

(c) No.

(d) Does not arise in view of reply to part (c) above.

Pre-Examlnatlon Training to SCs/STs

4226. SHRI SHIVRAJ SINGH CHOUHAN:
SHRI VIJAY KUMAR KHANDELWAL:

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state:

(a) the number of Scheduled Castes/Scheduled Tribes 
candidates imparted pre-examination training for Indian 
Administration Servtees/lndian Police Services during the 
year 1999-2000 and 2000-2001;

(b) the total amount spent on this training; and

(c) the percentage of successful candidates in above 
exams during the aforesaid period?

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (DR. SATYANARAYAN JATIYA): (a) 
and (b) Assistance of Rs. 116.81 lakhs for 1708 
candklates and Rs. 95.50 lakhs for 1275 candidates were 
sanctioned during 1999-2000 and 2000-2001 respectively 
for imparting pre-examination coaching for Civil Services 
Examination to candidates belonging to Scheduled Castes 
and Scheduled Trit>es.

(c) The information is under collection and will be 
laid on the Table of the House.

Action Plan to Boost Silk Exports

4227. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of TEXTILES be pleased to state:

(a) whether Government’s attention has been drawn 
to the news item captioned ‘Indian silk exports hit by 
bureaucrats dithering' appearing in the ‘Fconomic Times’ 
dated January 8, 2002;
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(b) if 80, the reasons for such a delay in revoking 
the notification withdrawing the duty drawt>acl( to the silk 
exporters;

(c) whether any action plan has been proposed to 
boost silk exports of our country; and

(d) if so, the details thereof?

THE I^INiSTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) and (b) 
Yes, Sir. A news item titled ‘Indian silk exports hit by 
bureaucratk: dithering’ appeared In the ‘Economfc Times’ 
dated January 8, 2002 wherein the problem of silk 
exporters relating to Duty Drawback was mentioned. It 
has been the endeavour of the Government to address 
the problems of the exporters expeditiously.

(c) and (d) The Government is taking several steps 
to increase the exports of silk products—

(i) The Government is providing assistance to the 
Indian Silk Export Promotton Council, Mumbai 
for undertaking various export promotion activities 
such as participation in international fairs, 
organizing generic promotion stalls in domestk; 
fairs like Tex-Styles India, Publicity in foreign 
trade magazines, publication of magazine ‘Silk 
India” and colour forecast card for domestic silk 
manufacturers, dissemination of overseas trade 
information among exporters, etc.

(ii) For TechnologiccU up-gradation of the industry 
toan at 5% point less than applicable rate, under 
the Technologk»l Up-gradation Fund Scheme for 
the Textiles sector is available Inter alia to the 
silk sector.

(iii) Import of raw silk has been liberalized by being 
brought under OGL, which has increased 
availability of good quality silk.

(iv) Input of specified machinery items of silk industry 
required for reeling, weaving, twisting, processing 
and printing has been allowed at concessional 
customs duty of 10%. The import of spare parts 
for maintenance of such machinery is also 
permitted at concessional customs duty of 10%.

(V) Value addrtion/lnput-output norms have been 
ratk>nalized.

(vi) Government have initiated a production 
programme of high quality of bivoHlne silk to 
improve quality of Indian silk to international

standards and its productivity & cost 
competitiveness. Programmes are being 
implemented to improve technologies at all 
stages of the process of silk development, and 
diversify products with inputs for improvement 
of k)oms and designs such that they may expand 
the export share of the country.

Excise Duty on Plywood

4228. SHRI SUSHIL KUMAR SHINOE: Will the 
Minister of FINANCE be pleased to state:

(a) the amount of excise duty collections on wood 
chip partk:les boards and the plywood during 2000-2001;

(b) the increase in excise duty collections from wood- 
chip particles board and plywood industry during 2001­
2002 when the excise duty was increased from 8 percent 
to 16 percent;

(c) whether the increase in collection was much out 
of proportk>n to the increase in excise duty rate; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI GINGEE N. RAMACHANDRAN); (a) The 
excise duty collected on wood and articles of wood 
including wood chip particles boards and plywood during 
2000-2001 was Rs. 98.53 crores.

(b) Excise duty rate for wood chip partteles board 
and plywood was 16% in 2000-2001 as also in 2001­
2002. Accordingly, the question of any Increase in excise 
duty collections on wood chip particles boards and 
plywood during 2001-2002 on account of increase in rates 
of excise does not arise.

(c) and (d) Do not arise on account of reply to part
(b) above.

Physically Challenged Persons

4229. DR. BALIRAM; WHI the Minister of SOCIAL 
JUSTICE AND EMPOWERMENT be pleased to state:

(a) the number of physk:ally challenged persons of 
various categories in Uttar Pradesh and Delhi alongwith 
the schemes of Union Government for their rehablHtatkm;

(b) the scheme-wise, year-wise details of funds 
sanctioned for Uttar Pradesh and Delhi since April 1, 
1998 tin date;
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(c) whether the Governments of Uttar Pradesh and 
Delhi have not fuNy utilizing the funds sanctioned for the 
benefit of the physically challenged;

(d) If not, the number of physically challenged persons 
benefited and rehabilitated under the scheme; and

(e) the detials of beneficiaries alongwith the amount 
thereon, year-wise?

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (DR. SATYANARAYAN JATIYA): (a)

and (b) As per sample survey conducted by the National 
Sample Sun/ey Organisation (NSSO) in 1991 about 25.50 
lakh persons are suffering from some kind of physical or 
sensory disabilities in Uttar Pradesh. The figure for Delhi 
is not available. The Government is supporting a number 
of rehabilitation programmees, whtoh inter aJia include 
education, vocational training, health, employment, 
research etc. for persons with disabilities. The details of 
ttra funds sanctioned to NGOs working in Uttar Pradesh 
and Delhi under various schemes during the year 1999­
2000, 2000-2001 and 2001-2002 are as follows:—

(Amount in Rs. Lakhs)

Name of the 
Scheme

1999-2000 2000-2001 2001--2002

U.P. Delhi U.P. Delhi U.P. Delhi

ADIP Scheme 101530 376.17 1052.94 117.65 176831 401.68

Scheme to Promote 77239 679.04 873.19 64934 71534 527.79
to Voluntary Action

Employment of 1630 21.90 M M Nil 29.05 6.03
Handicapped •

(c) The Governments of Uttar Pradesh and Delhi are 
utilizing funds sanctioned for the benefit of the physically 
challenged.

(d) and (e) About 168902 persons with disabilities 
have been benefited under the Schemes during the years 
1999-2000 to 2001-2002.

Counterfeit Notes

4230. DR. C. KRISHNAN: Will the Minister of 
FINANCE be pleased to state:

(a) whether the Govemment have worked out the 
approximate quantity of counterfeit currency in circulation 
in the country;

(b) if so, the details thereof;

(c) whether there is any proposal to withdraw certain 
series of hundred arvd five hundred njpees notes:

(d) if so, the details thereof;

(e) whether certain banks have installed macNnes to 
detect the counterfeit notes;

(f) if so, the details of these banks; and

(g) the other steps taken by tiie Govemment to detect 
the counterfeit notes?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) No, Sir.

(b) Does not arise.

(c) No, Sir.

(d) Does not arise.

(e) and (f) Ail the banks have been advised to equip 
all their branches with ultra violet lamps to facilitate 
detection of counterfeit notes. Majority of them have 
already equipped themselves with such lamps.

(g) 1. The Security features of Rs. 500 denomination 
notes have been wktoly putslidsed in the print 
and electronk; media to help the people to detect 
fake notes. .

2. A film on security features of Rs. 500 
denomination notes produced in English, Hindi
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and other regional languagee has been telecast 
on Doordarehan on a number of occasions.

3. For the benefit of public, a booklet has been 
brought out which inter aHa, decribes the features 
of genuine notes. This booldet has been placed 
on the Reserve Bank of India’s Website 
(www.rbi.org.in) beskies being available on sale 
to the pubHc at Reserve Bank of India's Issue 
Offices.

4. An banks have been instructed that their 
branches nrtay be equipped with Ultra Violet 
Lamps for detectkm of the counterfeit notes.

5. The banks have been advised to set up Forged 
Note Vigilance Cell at their Head Offices for 
monitoring implementation of RBI's instmctions 
etc. on detection of forged notes.

6. Instructions were issued by RBI to its offices 
not to re-issue the 1987 series which were 
predominantly counterfeited by the counterfeiters.

7. A new Rs. 500 denomination note in a revised 
colour scheme with optksally variable ink (OVI) 
has been issued in November, 2000.

Non>Utlllaatlon of Fund*

4231. SHRI RAÎ JEE MANJHI: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state:

(a) whether due to non-receipt of proposal and non­
receipt of utilization certificates from the State 
Govemments/Unk>n Territories the Government could not 
use the allocated money in the financial year 1999-2000 
for minorities and backward classes;

(b) U so, the money allocated during 1999-2000 and 
how much was utilized; and

(c) the steps taken to ensure the full utilization of 
the allocated money?

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (DR. SATYANARAYAN JATIYA): (a) 
Yes, Sir.

(b) (Amount In Rs. lakhs)

S.No. Sector Alk)cation Expr.

BE RE

1. OBCs 121.50 118.50 113.32

2. Minorities 22.50 22.50 22.42

(c) Outstanding utMzatton certificates are constantly 
monitored.

Permission to Export Onion to State Agencies

4232. SHRI BASANQOUDA R. PATIL (YATNAL): 
SHRI DILEEP SANQHANI;
SHRI R.L. JALAPPA:

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state:

(a) whether the Government have pennitted export 
of onkm through various State agencies;

(b) if so, the quantity of onton allowed and released 
to each agency for export during 2001-2002, agency- 
wise;

(c) whether some State Qovemmerns including the 
Karnataka have requested the Government to enhance 
the quantity of export of onion in view of the large onion 
production in the season;

(d) if so, the details thereof; and

(e) The response of the Union Government thereon 
keeping in view the huge production and faH In prices of 
onion?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) and (b) The Government permits export of 
onton through various agencies. These agencies, with the 
quantities alkwved to each during 2001-02 are listed bek>w;

(Quantity in MT)

National Agricultural Cooperative Mariwting Federation of India Ltd.; (NAFED)
The Natk>nal Cooperative Consumers’ Federation of India Ltd. (NCCF)
Maharashtra State Agricultural Marketing Board (MSAMB) Pune
Gujarat Agro Industries Corporation Ltd. (GAIC) Ahmedabad
The Sptees Trading Corporatwn Ltd. (STCL), Bangatore
The Karnataka State Cooperative Mart<eting Fed. Ltd.
The North Karnataka Onion Growers Cooperative Society (NKOGCS), Hubli
A. p. State Trading Corporatton (APSTC), Hyderabad

2.45.000
35.000

2.40.000
70.000
40.500
24.500
10.000 
35,000

7,00,000

http://www.rbi.org.in
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(c) to (e) The Qovemment have been receiving 
representations to release further quantities for exports. 
The Government have considered the matter and have 
decided to release 1 lakh MT of onion for exports upto 
July 31st 2002 from out of the export quota for the year
2002-03.

[Translation}

Ban on Imports from India

4233. SHRI BRAHMA NAND MANDAL: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state:

(a) whether the Government are aware that some 
developed countries ate not allowing the goods of the 
developing countries including India to enter into their 
mari<et;

(b) if so, the reasons therefor; and

(c) the steps being talten/proposed to be tai<an by 
the Government in this regard to protect the Indian 
industry and exporters?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY); (a) to (c) The Information is being collected and 
will be laid on the Table of the House.

Welfar* Sehwne for OBCs and Minorities

4234. SHRI RAMSHAKAL: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state:

(a) the welfare schemes implemented and the funds 
allocated for the welfare of minorities and economically 
backward secttons of the society of the country during 
each of the last three years, scheme-wise and State- 
wise;

(b) the target fixed and the achievements made so 
far, scheme-wise, year-wise and State-wise;

(c) whether the allocated funds have been fully 
utilized by the States;

(d) if so, the details thereof. State-wise;

(e) if not, the reasons therefor, and

(f) the action taken by the Government in this regard?

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (DR. SATYANARAYAN JATIYA); (a) A 
statement is enclosed.

(b) No targets are fixed.

(c) to (f) Most of the States/UTs, have submitted the 
utilization certlfk»tes In respect of grants released to these 
States, Outstanding utilization certificates are constantly 
monitored and no fresh proposals are taken up unless 
the previous grant is fully utilized.

Statement

A. Schemes for Other Backward Ciaaaes (OBOa)

I. Pre-Matric Scholarship for OBCs : (Rs. in Lakhs)

SI.N. StateAJT 1999-2000 
Funds Released

2000-01 
Funds Released

2001-02 
Funds Released

1 2 3 4 5

1. Bihar Nil Nil Nil

2. Andhra Pradesh 325.00 Nil Nil

3. Madhya Pradesh Nil Nil Nil

4. Tripura 100.00 95.79 110.04

5. Manipur Nil 16.00 Nil
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1 2 3 4 5

6. Assam Nil 62.50 Nil

7. Karnataka Nil 425.71 278.15

8. Uttaranchal NH NH 73.19

9. Uttar Pradesh Nil Nit 1222 J1

10. Sikkim Nil Nil 5.00

11. Jharkhand Nil Nil 3145

12. Jammu & Kashmir Nil Nil 20.00

Total 425 XX) 600XX> 1740X)4

II. Post'Matrfc Scholarships to the OBC students for Stucfies In India (Rs. in Lakhs)

SI.N. State/UT 1999-2000 
Funds Released

2000-01 
Funds Released

2001-02 
Funds Released

1. Bihar Nil NU SOOJOO

2. Andhra Pradesh 324.26 559.25 357.77

3. Madhya Pradesh Nil Nil Nil

4. TflFHira 55.00 Nil 6331

5. Karnataka 118.00 110.72 14557

6. Manipur Nil 9136 Nil

7. Goa Nil 25.00 Nil

8. Assam Nil 9447 32.77

9. Jammu & Kashmir Nil 8.00 42 DO

10. Uttar Pradesh Nil 10.20 329.00

11. Uttaranchal Nil Nil 25.92

12. Himachal Pradesh Nil Nil 55 D2

13. Sikkim Nil NU 0.22

14. JhaiWiand Nil Nil 191.88

15. Maharashtra Nil NH 452M

Total 497.26 899jOO 219630
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(Rs. in Lakhs)

SI.N. StateAJT 1999-2000 
Funds Released

2000-01 
Funds Released

2001-02 
Funds Released

1. Bihar Nil Nil 14958

2. Andhra Pradesh 144.26 Nil 188.74

3. Madhya Pradesh Nil Nil Nil

4. Rajasthan 57/48 Nil Nil

5. Karnataka 7826 18323 216.99

6. Sikkim 20.00 Nil 20.00

7. Tripura Nil 10,00 Nil

8. Tamil Nadu Nil 259.86 15728

9. Manipur Nil 46.91 Nil

10. Jharkhand Nil Nil 14728

11. Uttar Pradesh 
(Institutes)

Nil Nil 265.13

Total 300.00 500.00 1145.00

IV. Assistance to Voluntary Organisations for the Welfare of OBCs (Rs. in Lakhs)

SI.N. State/UT 1999-2000. 
Funds Released

2000-01 
Funds Released

2001-02 
Funds Released

1 2 3 4 5

1. Andhra Pradesh 1Sfl2 9.71 2623

2. Assam 432 7.04 921

3. Bihar Nit Nil 5.12

4. Delhi 11.02 19.67 51.69

5. Qujarat 039 4.67 Nil

6. Haryana 733 539 13.90

7. Jammu & Kashmir Nil 3.62 340

8. Jharkhand Nil Nil 1.05

9. Karnataka 155 238 1338
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1 2 3 4 5

10. Madhya Pradesh Nit 24.14 19.74

11. Maharashtra 20.13 20.77 7451

12. Manipur 10J6 2340 33.18

13. Orissa 3.66 1631 12.74

14. Pur̂ jab Nil Nil 1.17

15. Rajasthan Nil Nil 11,74

16. Silddm Nil 2.11 2.18

17. Tamil Nadu 0.95 2.81 4.85

18. Uttar Pradesh 25.11 12.10 79.63

19. Uttaranchai Nil Nil 5.10

20. West Bengal 5.66 2.56 11.00

Total 107.00 157.18 379.82

V. Pre-examination Coaching for OBCs: (Rs. In Lakhs)

Si.N. State/UT 1999-2000 
Funds Released

2000-01 
Funds Released

2001-02 
Funds Released

1. Andhra Pradesh Nil Nil 15.96

2. Assam Nil Nil 150

3. Delhi Nil Nil 152

4. Karnataka Nil Nil 2.84

S. Kerala Nil Nil 4.09

6. Ktadhya Pradesh 2.13 Nil 22.17

7. Maharashtra Nil Nil 459

8. Manipur Nil NN 130

9. Orissa 0.85 Oi)1 4>«7

10. R«4asthan Nil NU 038

11. Uttar Pradesh Nil NH 6.17

12. Uttaranchal NN NH 0.72

Total 2.98 OjOI 65.71
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VI. National Backward aasaes Rnance & Development Corporation (NBCFDC) (Rs. in Lakhs)

SI.N. State/UT 1999-2000 
Funds Released

2000-01 
Funds Released

2001-02 
Funds Released

1. Andhra Pradesh 1433.74 429 XX> 1025523

2. Assam 76.93 100.00 37140

3. Bihar 210.74 700XX) 2710.19

4. Chandigarh 11X)1 2.00 29j67

5. Gujarat 45624 50930 379937

6. Qoa 19.90 6940 23051

7. Haryana 21250 261.78 1969 A5

8. Himachal Pradesh 20653 472.27 1542-38

9. Jammu & Kashmir Nil NH 2622

10. Karnataka 562 37 577 44 614333

11. Kerala 1347.70 2342.88 9443.94

12. Madhya Pradesh 287.00 627.17 • 4092.76

13. Manipur 92J00 0.00 483.03

14. Maharashtra 0.00 62057 4178.62

15. Sikkim 77.10 10523 609.68

16. Orissa 261.12 Nn 937.67

17. Punjab 100 XX) 165 XX) 964.03

18. Pondicherry 0.00 86.04 27238

19. Rajasthan 376.12 100XX) 56937

20. Tamil Nadu 40137 27624 331555

21. Tripura S726 0/00 472.65

22. Uttar Pradesh 230.00 664.99 4961 X)5

23. West Bengal 608^ 462.68 1349.64

24. Micro Financing 40.00 12940 1408.79

25. Aakanksha Loan 0.00 OjOO 1126

Total 7527^3 870139 61407.93
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B. SchMKM for MlnoritiM

I. Pre-examination Coaching for Weaker Sections based on Economic Criteria (Rs. in Lakhs)

Si.N. State/UT 1999-2000 
Funds Released

2000-01 
Funds Released

2001-02 
Funds Released

1. Andhra Pradesh 16.28 3531 49.76

2. Assam 730 4.68 10.73

3. Bihar 52.52 4831 53^8

4. Delhi 11.14 12.90 12.69

5. Gujarat 0.00 233 2.78

6. Jammu & Kashmir 1.08 045 1.67

7. Karnataka 231 1.73 540

8. Kerala 16.46 9.08 12.71

9. Madhya Pradesh 21.16 23.25 16.02

10. Maharashtra 1.08 25.70 40.78

11. Manipur 23.74 24.98 2437

12. Orissa 5.01 539 131

13. Punjab 0.00 0.00 530

14. Rajasthan 5.26 2M 443

15. Uttar Pradesh 80.69 6743 56.73

16. West Bengal 0.00 0.00 1.16

Total 24453 264.68 300.22

II. National Minorities Development & Rnance Corporation (NMDFC) (Rs. in Lakhs)

SI.N. State/UT 1999-2000 
Funds Released

2000 )̂1 
Funds Released

2001-02 
Funds Released

1 2 3 4 5

1. Andhra Pradesh 589.00 100D0 150.00

2. Assam 28.18 8047 100XX)

3. Bihar 0.00 326 DO 328.00

4. Chandigarh 936 731 IOjOO

5. Gujarat 633.23 400XX> 2025.00
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1 2 3 4 5

6. Qoa 19.90 6940 23051

7. Haryana 225.00 134.78 300.00

8. Himachal Pradesh 56.90 0.00 25.00

9. Jammu & Kashmir 95.00 177.11 250.00

10. Kamataka 632.00 600.00 300.00

11. Kerala 940.50 120936 1225.00

12. Madhya Pradesh 180.05 111.00 20.00

13. Maharashtra OXX) 0.00 600.00

14. Mizoram 144.63 942 43 750i00

15. Nagaland 124XK) 350.00 300.00

16. Orissa 300.00 0.00 150.00

17. Punjab 204.00 455.00 250.00

18. Pondicheny 0.00 20.00 . 0.00

19. Riyasthan 100.00 30.00 23.00

20. Tripura 36XX) 0.00 ODO

21. Uttar Pradesh 1030.00 1500.00 750.00

22. West Bengal 641.00 800.00 1650.00

23. Micro Financing 39.23 80.82 455.96

24. Interest Free Loan 13.18 1932 21.72

Total 6041.16 741320 9914.19

Parformane* of Public Sector Undortaklngs

4235. SHRI RAMDAS ATHAWALE: Will The Minister 
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether majority of the public sector undeitaldngs 
under his Ministry are showing poor performance;

(b) If so, ttte details of such undertakings alongwith 
their perfonnance of the last three years; and

(c) the steps taken by his Ministry to improve the 
functioning of these public sector enterprises?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) No, Sir. However, out of seven Public Sector 
Undertakings (PSUs) under the administrative control of 
this Department, only one PSU namely Tea Trading 
Corporation of India Ltd. (TTCI) a wholly owned subsidiary 
of STC is facing acute financial crunch being a loss 
making con^ny.
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(b) The performance of TTCI is as urKton—

(Rs. in Lakhs)

1997-98 1998-99 1999-2000

Turnover 379.11 355.61 343 59

Loss 25939 579.13 37956

The cumulative loss of the Corporation as on 
31.3.2000 is Rs. 49.43 crores. The accounts for 2000-01 
are under completion.

(c) TTCI management has since filed a petition in 
Kolkata High Court for liquidation of the company. The 
case is pending in the Court. Due to ill economic health 
of the TTCI, it is not possH)le for the company to generate 
funds for its survival.

[English]

Loans to SSIs

4236. SHRI P.S. GAOHAVI: Will the Minister of 
FINANCE be pleased to state:

(a) whether the Government have issued any 
directives to the nationalised and scheduled banks for 
providing the easy loan In the State of Gujarat after the 
earthquake on January 26, 2001;

(b) if so, the details thereof;

(c) the quantum of loan advanced by banks/FIs to 
the entrepreneurs in the State since February, 2001 till 
date; and

(d) the other steps taken by the Govemment to help 
the small entrepreneurs for upliftment of industrial growth 
of the State?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and
(b) RBI has issued standing guidelines in August 1984, 
further liberalised in June 1998, to be followed by banks 
in providing immediate relief to the persons affected by 
natural calamities. However, in view of the heavy toss of 
life and wklespread damage caused by ttie earthquake 
on 26.01.2001, in addition to the existing guidelines, a 
special relief package was advised to Dena Bank 
Convenor, State Level Bankers’ Committee for the State 
of Gujarat on 12.02.2001 for implementation. The major 
relief measures are as under

• To ensure immediate resumption of banking 
sen/ices.

• Freezing of Loan Classification status of affected 
bonowers on ‘as« where-is’ basis tHI 31.03.2003.

• Special limits up to Rs. 1 lakh to be sancttoned 
for restoration/rehabilitation of businesses of 
small traders, small business, self-employed and 
snrtall road transporters etc.

• Loans up to Rs. 2 lakh to be granted for repairs/ 
reconstnjction of houses/shops.

• Grant additional limits/rescheduling of existing 
limits to SSI, business, trade and Industry with 
certain relaxattons in interest rates.

• Loans up to Rs. 10 lakh to cany rate of interest 
O PLR and for bans exceeding Rs. 10 lakh, to 
be determined at discretion of the financing bank.

• Credit extended for repairs/construction to 
houses/shops and to small traders, small 
business, self-employed and small road 
transporters etc. under the relief package to be 
reckoned as part of priority sector lending.

• Settlement of claims to be completed within 48 
hours and payment upto Rs. 60,000 to be 
released against Indemnity and Affidavit.

• In case of agricultural loans, no recovery of 
principal and Interest for a period of two years 
and reschedulement of the anxiunts not cottected 
during two years for a period upto 7 years.

• Consumptton k>an upto Rs. 2000/- per eligibie 
beneficiary, even though the Gujarat State has 
not constituted a Risk fund as envisaged in our 
existing instructtons on the subject.

(c) The progress made t>y banks In provkJing relief 
to the earthquake affected persons In Gujarat is being 
reviewed periodically at the Monitoring Committee 
meetings of the State Level Bankers' Committee. As 
reported by Dena Bank, the relief extended by banks as 
on 8th March, 2002 is as under

• Total loans (including SSI kums) to the tune of 
Rs. 23224 lakh have been sanctk)nad to 44302 
peisons of which Rs. 16621 lakh have been 
disbursed.

• Reschedulement and converston of loan have 
been effected in 63807 accounts involving an 
amount of Rs. 62326 lakh (including SSI 
accounts).
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The loan provided to entrepreneurs, are as under:

• Special limits sanctioned upto Rs. 1 lakh to 8191 
accounts involving Rs. 6522 lakhs.

• Loans upto Rs. 2 lakh for repairs/reconstruction 
of shops/houses-to 2603 accounts involving 
Rs. 1115 lakh.

• Additional limits sancth»ned upto Rs. 10 lakh to 
SSI/Trade/Business/Industries to 1778 accounts 
involving amount of Rs. 4750 lakh.

• Reschedulement of existing limits to SSI/ 
business/trade/industry-sanctioned 15676 
accounts involving Rs. 10678 lakhs.

(d) The major polk:y measures taken t>y Government 
of India/RBI in the recent past for the devek>pment of 
small-scale industries in the country are as under

(i) Computation of working capital requirements of 
SSI units on the basis of simplified method of 
minimum 20% of the projected annual turnover 
of the unit for borrowal limits up to Rs. 5 crore.

(ii) Banks have been advised to ensure that out of 
their total funds lent to SSI sector, at least 40% 
should be made available to units with 
Investment in plant and machinery upto Rs. 5 
lakh and 20% should be made available to unit 
with investment in plant and machinery between 
Rs. 5 and Rs. 25 lakh. Thus 60% of the funds 
earmarked for SSI sector should go to small 
units in tiny sector.

(iii) Increase in the exemption limit for the bonowal 
account for the obtention of collateral security 
from Rs. 1 lakh to Rs. 5 lakh for tiny sector.

(iv) Raising of composite loan limit from Rs. 10 lakh 
to Rs. 25 lakh.

(v) Inclusion of lending by banks to NBFCs or other 
intemnediaries for the purpose of non-lending to 
tf)e tinny sector within the ambK of priortty sector 
lending to enhance the reach of banks to the 
tiny sector.

(vi) Introductton of new credit Guarantee scheme for 
Small Industries by SIDBI, Collateral free loans 
upto Rs. 25 lakh is covered for guarantee under 
the scheme.

(vii) Banks have been advised to open at least one 
Specialised SSI branch In each district.

(viii) Banks have been advised to fix sub-limits within 
the overall limit to the large bonx>wes specifically 
for meeting the payment obligation in respect of 
purchases from SSI.

(ix) Banks have been advised to develop schemes 
to encourage investment by SSI units in 
technology upgradation. Government have also 
introduced the scheme of Credit linked capital 
subsidy for the upgradation of the Small Scale 
Industries.

(x) Scheme for granting Rs. 75,000 to each unit for 
ISO 9000 certification extended till the end of 
10th Plan.

Upllftmant of Backward CiaasM In Karnataka

4237. SHRI R.L. JALAPPA: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state:

(a) the details of schemes for the upliftment of 
backward classes in Kamataka are implemented by the 
National Backward Classes Finance and Development 
Corporation during 2001-2002; and

(b) the number of benefk:iaries identified so far under 
these schemes;

(c) the loan amount released so far, and

(d) the number of eligible beneficiaries provided loan 
facilities by the end of March, 2002 in Karnataka?

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (DR. SATYANARAYAN JATIYA); (a) 
The National Backward Classes Finance & Development 
Corporatk>n (NBCFDC) provides financial assistance to 
eligible persons belonging to OBCs in the country 
including Kamataka under the following six schemes:

(i) Tenn Loan scheme

(ii) Margin Money Loan scheme

(iii) Micro Credit Financing scheme

(iv) New Swamima scheme

(v) Educational Loan scheme

(vi) Training schemes.

(b) to (d) Since inception, the NBCFDC has dtebursed 
loan to the tune of Rs. 61:43 crores to tienefit 38955 
t>eneficiaries in Kamataka by the end of March 2002.
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Textile* Technology UpgradaUon Scheme

4238. SHRI NIKHIL KUMAR CHOUDHARY; Will the 
Minister of TEXTILES be pleased to state:

(a) whether the Government have any programme to 
organise seminar under technology upgradation scheme 
for jute industry at Katihar in Bihar during year 2002-03;

(b) whether the Qovemment have any programme to 
organise marketing programnne for direct benefits to the 
craftspersons under Rural Mela Schemes at Sonepur, 
Bihar during cattle fair;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR) (a) No. 
Sir.

(b) and (c) The Jute Manufactures Development 
Council (JMDC), under Ministry of Textiles has been 
organizing participation of Jute Entrepreneurs, particularly 
pertaining to craft persons of jute based handicraft items 
in the Hariharankshatra Mela at Sonepur, Bihar since 
1997-98. The parttoipation of JMDC in Sonepur Mela is 
being organized in association with the regional sales 
outlet “Sonali" of the Council at Patna.

(d) Does not arise.

Subsidy for Export of Wheat and Paddy

4239. SHRI A. NARENDRA: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state:

(a) whethef the Union Qovemment propose to 
subskiise wheat and paddy exports to make K competitive;

(b) if so, the extent of subsidy proposed to be given;

(c) whether open market import of wheat has been 
stopped; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI ASHOK PRADHAN); (a) and (b) 
The Government has deckled to reimburse certain port 
delivery expenses to the exporters pennisslble within the 
framework of WTO requirements. The extent of such 
reimbursement is decided from time to time. No export 
of paddy as such from the Central Pool is taking place.

(c) and (d) In view of the huge stocks of wheat in 
the Central Pool for above the minimum buffer stocks 
norm, no import has taken place since 1999-2000 on 
Government account.

Branches of UC

4240. DR. ASHOK PATEL; Will the Minister of 
FINANCE be pleased to state:

(a) the number of LIC branches in various States, 
and the location thereof partteularly in Uttar Pradeeh;

(b) whether Government propose to open more 
branches of LIC in various States; and

(c) if so, the details thereof

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) The 
Life Insurance Corporation of India (LIC) has informed 
that the number of LIC branches in various states 
including Uttar Pradesh are 2048. State-wise details of 
branches alongwith their tocation are given in the enctosed 
statement.

(b) At present, LIC do not propose to open mors 
branches in any State.

(c) Does not arise.

Statem»nt

State Name Record State
Record

Branch
Code

Number

Branch Name

1 2 3 4 5

Delhi State 1 1 11-R Bhikaji Cama Place

2 2 115 Conn. Circus

3 3 113 Conn. Circus

4 4 in Conn. Circus
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1 2 3 4 5

5 5 112 Conn. Circus

6 6 120 Conn. Circus CBO (DAB)

7 7 11-J DeIN (K.G. Marg) CBO

8 8 117 Delhi CBO (KX3. Marg) (DAB)

9 9 119 Delhi CBO (0pp. Moot Chand Hospital)

10 10 31-C Green Park (Conn. Palace)

11 11 1VX Hauz Rani CBO

12 12 310 Janpath

13 13 118 Janpath

14 14 11-S KaHash Colony

15 15 108 Karol Bagh

16 16 12-A Karol Bagh II (P.L House)

17 17 11-C Khan Market CBO (6aB)

18 18 11-N Meharuli CBO

19 19 12-G Nehru Place CBO

20 20 31-A Nizammudin (W) CBO

21 21 311 Rajendra Place CBO

22 22 124 Satnagar (W.E.A.)

23 23 11-F South Extension Part-1 CBO

24 24 127 Vasant Lok CBO

25 25 31-D West Patel Nagar CBO (CAB)

26 26 12-T Adarsh Nagar CBO

27 27 116 Asaf All Road CBO

28 28 320 Asaf Ali Road CBO (CAB)

29 29 327 Asof Ali Road CBO (DAB)

30 30 326 Asaf AN Road CBO (DAB)
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1 2 3 4 5

31 31 12-B Badarpur CBO (Opp. Sarita Vihar)

32 32 12-J BaHabhgath

33 33 114 Chandnl Chowk CBO

34 34 126 Daryaganj CBO

35 35 11-K Faiz Road Chowk CBO

36 36 12-R Faridabad Old City

37 37 314 Fartdabad-I (Neelam Bata Road)

38 38 11-U Faridabad-ll

39 39 312 Friends Colony

40 40 11-B Qandhi Nagar

41 41 1021 Qandhi Nagar (CAB)

42 42 12-C Kaalmyri Gate

43 43 11-D Lakshml Nagar

44 44 12-F Mayur Vihar

45 45 123 Model Town

46 46 11-H Palwai

47 47 11-P Pitam Putam CBO

48 48 11-E Roop Nagar

49 49 11-M Shahdara

50 50 12-K Sildta Chamber

51 51 12-P Timaipur

52 52 11-L vqay Nagar Narela

53 53 12-D Vivek Vihar (Jagaipuri Chowk) CBO

54 54 12-L Yamuna Vihar

55 55 12-M Oundaheia

56 56 122 Qutgaon
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1 2 3 4 5

57 57 128 Janak Puri Pankha Road CBO

58 58 11-A Janakpuri CBO

59 59 129 Kiili Nagar CBO

60 60 31-B Lajwanti Garden CBO

61 61 11-Y Najafgarh

62 62 12-E Naraina CBO

63 63 11-T Naraina Vihar CBO

64 64 12-N Palam Colony CBO

65 65 11-W Paschim Vihar CBO

66 66 11-G Rewari

67 67 12-H Saraswatl Vihar CBO

68 68 1041 Sohna

69 69 33-A Tilak Nagar CBO ‘

70 70 33-B THak Nagar CBO (CAB)

Haryana State 71 1 161 Ambala Cantt.

72 2 331 Ambala City

73 3 16-J Bahadurgarii

74 4 178 Bhiwani

75 5 17-K Charichi Dadri

76 6 17-D Fatehbad

77 7 17-C Qohana (Sonepat)

78 8 16-E Hansi

79 9 177 Hissar (1)

80 10 17-M Hissar (II)

81 11 16-G Jagadhri

82 12 171 Jind
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1 2 3 4 5

83 13 339 Katthal

84 14 17-F Kalka

85 15 164 Kamal 1

86 16 17-0 Kamal II

87 17 169 Kunitahetra

88 18 17-G Mandl Dabwall

89 19 17-E Naraingarh

90 20 318 Namaul

91 21 16-K Narwana

92 22 16-N Panohkula

93 23 165 Panipat 1

94 24 17-A Panipat II

95 25 17-J Pehowa

96 26 176 Rohtak

97 27 1181 Rohtak (CAB)

98 28 319 Siraa

99 29 317 Sonapat

100 30 17-L Tohana

101 31 162 Yamuna Nagar

Himachal Pradesh State 102 1 15-Q Amb

103 2 16-F Blaltpur

104 3 13-H Chamba

105 4 15-F Dehra Qopipur

106 5 145 Oharamahala

107 6 13-B Hamiipur

108 7 1161 Hamiipur (CAB)
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1 2 3 4 5

109 8 15-J Kangra

110 9 16-C Kullu

111 10 167 Mandi

112 11 16-A Nahan

113 12 15-C Nalagarh

114 13 15-B Nurpur

115 14 107 Palampur

116 15 15-D Paonta Sahib

117 16 15-E Paiwanoo

118 17 16-R Rampur Bushahar

119 18 15-H Shimla (CAB)

120 19 166 Shimla-I

121 20 15-A ShHnla-ll '

122 21 338 Solan

123 22 16-S Sunder Nagar

124 23 13-D Una

Jammu Kashmir State 125 1 155 Anantnag

126 2 14-A Badgam

127 3 13-P Doda

128 4 134 Jammu 1

129 5 14-B Jammu III

130 6 100 Jammu-ll

131 7 13-J Kaihua

132 8 14-D Poonch

133 9 13-M Pulwama

134 10 14-E R.S. Pura
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1 2 3 4 5

135 11 13-F Rajourf

136 12 14-F Sambha

137 13 13-E Sopore

138 14 131 Shrinagar 1

139 15 13-A Shrinagar II

140 16 14-C Shrinagar III

141 17 13-C Udhampur

Punjab State 142 1 149 Abohar

143 2 329 Amritsar (CAB)

144 3 143 Amritsar 1

14S 4 146 Amritsar II

146 140 Amritsar III

147 6 150 Amritsar IV

148 7 136 Batala 1

149 8 1081 Batala II

150 9 13-S Chhaharta

151 10 13-R FazHka

152 11 148 Ferozpur

153 12 144 Qurdaspur

154 13 135 Pattiankot 1

155 14 47-A Pathankot II

156 15 13-K Rayya

157 16 137 Tam Taran

158 17 13-U Zira

159 18 16-W Bamala

160 19 190 Chandigarti (CAB)
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1 2 3 4 5

161 20 168 Chandigarh (DAB)

162 21 163 Chandigarh-I

163 22 180 Chandigarti-ll

164 23 1122 Chandigaih-lll

165 24 1121 Dera Bassi

166 25 316 Malerkotia

167 26 16-P Mandl Qobdingetrh

168 27 20-N Manimayra

169 28 16-L Mohali

170 29 20-P Morinda

171 30 16-H Nabha

172 31 133 Nangal

173 32 173 Patiala 1 '

174 33 16-Y Patiala II

175 34 315 Rajpura

176 35 332 Ropar

177 36 16-X Samana

178 37 172 Sangrur

179 38 13-L Dasuya

180 39 334 Faridkot

181 40 30-A Garshankar

182 41 147 Hoshiarpur

183 42 101 Jalandhar (CAB)

184 43 13-X Jalandhar (Industrial Area)

185 44 13-Q Jalandhar IV

186 45 141 Jalandhar 1
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Rajasthan State

187 46 142 Jalandhar II

188 47 151 Jalandhar III

189 48 152 Kapurthala

190 49 1061 Kaitaipur

191 50 13-W Malout

192 51 139 Moga

193 52 153 Muklaar

194 53 13-N Nakodar

195 54 156 Nawanahahr

196 55 138 Phagwara

197 56 13-T Phniaur

198 57 174 BatNnda

199 58 179 Jagraon

200 59 337 Kanna

201 60 16-B Ludhiana (CAB)

202 61 170 Ludhiana (DAB)

203 62 175 Ludhiana*l

204 63 336 Ludhiana>ll

205 64 16-M Ludhi«na>lll

206 65 16-U Ludhiana*IV

207 66 1141 Ludhiana-V

208 67 16-D Mansa

209 68 1142 Rampuraphul

210 69 16-T Samrala

211 1 29-N Ajmer (CAB)

212 2 181 Ajmer-I
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1 2 3 4 S

213 3 106 Ajmer>ll

214 4 18-M Baran

215 5 321 Beawar

216 6 29-P Bhawani Mandi

217 7 18-U Bhilwara II

218 8 198 Bhilwara 1

219 9 29-R Bfjaynagar

220 10 18-A Bundi

221 11 322 Jhalawar

222 12 1202 Kekri

223 13 18-F KIshangarh

224 14 313 Kota (CAB)

225 15 182 Kota 1 '

226 16 109 Kota II

227 17 18-X Kota III

228 18 1201 Lakheri

229 19 18-N Nasirabad

230 20 18-J Shahpura

231 21 1281 Anoopgaiti

232 22 50-B Bikaner (CAB)

233 23 187 Blkaner-I

234 24 10-A Blkaner-ll

235 25 186 Churu

236 26 19-A Deedwana

237 27 189 Hanumangarh

238 28 1282 Kuchaman City
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1 2 3 4 5

239 29 19-H Makrana

240 30 19-U Ktorta City

241 31 191 Nagaur

242 32 19-D Nohar

243 33 10-E Nokha

244 34 328 Raitlngh Nagar

24S 35 50-C Ratangarh

246 36 50-D Sadulpur

247 37 50-A Sangaria

248 38 19-F SardaiBhahar

249 39 188 Sri Ganga Nagar-I

250 40 15-P Sri Ganga Nagar-ll

251 41 19-Q Suiangarti

252 42 15-N Suratgaft)

253 43 195 Alwar

254 44 196 Bhanrtpur

255 45 15-R Bhiwadi

256 46 19-J Chlrawa

257 47 19-Y Chomu

258 48 19-B Dauaa

259 49 19-X Oeeg

260 50 15-U DaoN

261 51 19-e Dholpur

262 52 19-W FaMipur

263 53 19-K Gangapur City

264 54 19-L Hindaun



931 IV/Man Answer APRIL 23, 2002 to Questions 932

1 2 3 4 5

265 55 157 Jaipur (CAB-1)

266 56 335 Jaipur (CAB-2)

267 57 160 Jaipur (DAB)

268 58 1242 Jaipur-IV

269 59 194 Jaipur-1

270 60 325 Jaipur-ll

271 61 159 Jaipur-Ill

272 62 15-S Jhotwara

273 63 103 Jhur̂ hunu

274 64 1241 Karouli

275 65 19-P Khairthal Mandi

276 66 19-C Kotputli

277 67 15-T Neem-ka-Thana

278 68 19-N Sambhar Lake

279 69 19-T Sanganer

280 70 * 193 Sawai Madhopur

281 71 192 Sikar

282 72 105 Tor»k

283 73 19-R Transport Nagar

284 74 10-F Abu Raod

285 75 10-G Bali

286 76 18-Q Batotra

287 77 183 Barmer

288 78 18-K Bhinmal

289 79 18-P Bilara

290 80 18-C Jaisalmer
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291 81 10-H Jaitaran

292 82 324 Jalore

293 83 18-E Jodhpur (CAB)

294 84 184 Jodhpur-I

295 85 330 Jodhpur*ll

296 86 154 Jodhpur-Ill

297 87 10-D MarKlore

298 88 1262 Oslan

299 89 1261 PaU-ll

300 90 323 PaM-l

301 91 10-C PhalodI

302 92 10-J Sanchora

303 93 185 SIrohi

304 94 10-B Sojat City

305 95 158 Sunwrpur

306 96 102 Banswara

307 97 18-Y Begun

306 98 1221 Bhbn

309 99 1223 Bhinder

310 100 199 Chittorgrah

311 101 18-B Dungaipur

312 102 18-W Nathdwara

313 103 18-T Nhnbahara

314 104 18-R Pratapgaih

315 105 18-D Rajtmand

316 106 18-S Rlahabadeo



936 Wrmn Answer APRIL 23, 2002 to Questions 936

1 2 3 4 5

317 107 1222 Sagwara

318 108 18-H Udaipur (CAB)

319 109 197 Udaipur-I

320 110 333 Udaipur-il

Uttaranchal State 321 1 406 Dehradun (CAB)

322 2 251 Oehradun 1

323 205 Dehradun II

324 4 27-A Dehradun III

325 5 25-E Gopeshwar

326 6 25-Q Hardwar (BHEL) II

327 7 367 Hardwar-I

328 - p 363 Kotdwar

329 9 27-B Mussorie

330 10 25-R Rishikesh

331 11 252 Roofkee 1

332 12 27-C Roorkee II

333 13 25-B Srinagar

334 14 25-C Tehri

335 15 25-D Uttarkashi

336 16 25-A Vikashnagar

337 17 391 Almora

338 18 24-D Dageshwar

339 19 2005 Didihat

340 20 24-F HaWwani (CAB)

341 21 212 HaMwani-t

342 22 24-E Haldwani-ll



937 Written Answer VAISAKHA 3, 1924 (Sata) to Questions 938

1 2 3 4 5

343 23 392 Kashipur

344 24 22-H KhaUma

345 2019 Lohaghat

346 26 214 Nainttal

347 27 22-P Pant Nagar

348 28 405 PKhoragarh

349 29 24-B Ram Nagar

350 22-Q Ranikhet Cantt.

351 31 24-A Rudrapur

352 32 24-C Sharganj

Uttar Pradesh State 353 1 26-E Agra Cantt CBO-3

354 2 209 Agra CBO (CAB)

355 3 265 Agra CBO-1

356 4 264 Agra CBO-2

357 5 210 Agra CBO-4

358 6 26-N Agra CBO-6

359 7 266 Agra DBO

360 26-A Auralya

361 9 2007 Bharthana

362 10 272 Etawah

363 11 271 Farrukhabad

364 12 26-D Fatehabad

365 13 28-P Fatetigarti

366 14 268 Firozabad 1

367 15 26-Q Firozabad II

368 16 26-J Kamla Nagar CBO'5



939 Written Answer APRIL 23. 2002 to Questions 940

1 2 3 4 5

369 17 278 Kannauj

370 18 267 Mainpuri

371 19 260 Shikohaba

372 20 26-G Tundla

373 21 56-B Aligarh (CAB)

374 22 261 Allgaih 1

375 23 26-C Aligarh II

376 24 26-K Allgaih III

377 25 2013 Atraull

378 26 256 Bulandshahr

379 27 26-H Debal

380 28 263 Etah

381 29 276 Hathras

382 30 279 Kasgartj

383 31 277 Khuija

384 32 26-B Kosi Kalan

385 33 26-L Mathura II

386 34 262 Mathura 1

387 35 26-F Sikartdrabad

388 36 56-A Slkandrarau

389 37 23-A Allahabad (CAB)

390 38 23-E Allahabad (DAB)

391 39 242 Allahabad DBO

392 40 241 Aliahabad-I

393 41 245 Allahabad-ll

394 42 31-P Attarra



941 Wimen Answer VAISAKHA 3, 1924 {SakM) to OuMtkms 942

1 2 3 4 5

395 43 243 Banda

396 44 23-G Bharwari

397 45 23-Q BindM

398 46 244 Fatehpur

399 47 2012 Handia

400 48 23-K Karvi

401 49 23-R Katra

402 50 21-M Kunda

403 51 23-M NainI

404 52 23-F Phulpur

405 53 220 Pratapgarh

406 54 31-N Trans-Yamuna

407 55 22-R Aonia

408 56 22-E Baheri

409 57 22-B Baraflty (CAB)

410 58 2002 BaraMy Cantt.

411 59 396 BareiHy DBO

412 60 211 BaraHly 1

413 61 408 Bareilly II

414 62 215 Budaun

415 63 217 Hardoi

416 64 22-U Izzat Nagar

417 65 213 Pillbhtt

418 66 22-T Puranpur

419 67 22-S Puwayan

420 68 22-K Sahaawan



943 Written Answer APRIL 23. 2002 to Questions 944

1 2 3 4 5

421 69 22-V Sandila

422 70 2018 Shahabad

423 71 2015 Shahjahanpur (CAB)

424 72 22-W ShahJahanpur-2

425 73 216 Shahjahanpur-1

426 74 22-F Tilhar

427 75 25-F Oeoband

428 76 25-L Gangoh

429 77 253 Saharanpur 1

430 78 25-M Saharanpur II

431 79 28-B Anand Nagar

432 80 2016 Azatngarh

433 81 285 Azamgarh'l

434 82 29-D Azamgarh-li

435 83 28-E Banal

436 84 * 290 Barhalganj

437 85 283 Basti

438 86 282 Deoria 1

439 87 29-E Deoria II

440 88 29-Q Oumariaganj

441 89 29-H Qhosi

442 90 281 Gorakhpur 1

443 91 208 Gorakhpur II

444 92 29-F Gorakhpur-Ill

445 93 403 Gorakhpur (CAB)

446 94 28-L KhalUabad



945 Wrttt»n Anvm r VAISAKHA 3. 1924 (Sato) to QuMHona 946

1 2 3 4 5

447 95 2011 Kushifwgar

448 96 29-B Maharajganj

449 97 296 Maunalh Bhar^n

450 98 299 Padrauna

4S1 99 29-A Phoolpur

452 100 28-K Salempur

453 101 369 Bllaapur

454 102 269 Ratnpur

455 103 23-B Bilhaur

456 104 2003 Qhatampur

457 105 23-C Gk)vlndnagar CBO-4

458 106 23-N Jalaun

459 107 2014 Jhansi (CAB)

460 108 273 Jhansi-1

461 109 23-T Jhansi-2

462 110 23-H Kakadeo CBO-6

463 111 23-S Kalyanpur CBO-9

464 112 398 Kanpur (CAB)

465 113 2004 Kanpur (CAB-2)

466 114 231 Kanpur (Shivoy Tower) DBO

467 115 203 Kanpur CBO (DAB-1)

468 116 23-D Kanpur CBO (DAB-2)

469 117 232 Kanpur CBO-1

470 118 233 Kanpur CBO-2

471 119 235 Kanpur CBO-3

472 120 409 Kanpur CBO-5



947 WnMwi Answer APRIL 23, 2002 to Questions 948

473 121 23-L Kidwalnagar CBO-7

474 122 23-P Lalbungalow CBO-8

475 123 246 Lalitpur

476 124 236 Mahoba

477 125 23-J Mauranipur (Jhansi)

478 126 274 Oral

479 127 238 Pukharayan

480 128 23-U Rath (Hamirpur)

481 129 393 AktMtpur

482 130 21-L Ayodhya

483 131 224 Bharalch

484 132 402 Balrampur

485 133 21-R Bangermau

486 134 228 BarabanM

487 135 21-P Biswan

488 136 222 Faizabad

489 137 22-D Gola Qokam Nath

490 138 223 Qonda

491 139 21-S Indira Nagar

492 140 22-C Jagdishpur (Rural)

493 141 218 Lakhimpur Kheri

494 142 395 Lucknow (CAB)

495 143 227 Ijjcknow (Cantt.)

496 144 394 Lucknow (Chowk)

497 145 225 Lucknow (DBO)

498 146 226 Lucknow CHy



949 Wrmn Answer VAISAKHA 3. 1924 (Saka) to OiMStiona 950

1 2 3 4 S

499 147 397 Lucknow Lalbagh

500 148 22-A Lucknow-AUunbagh

501 149 2001 Mohanlal Qanj

502 150 21-V Nanpara

503 151 21-Q Palia Kalan

504 152 229 Ra«bareli>l

505 153 21-U Raat>araK-ll

506 154 21-W Ra|a|i Puram

507 155 21-Y RudauH

508 156 219 Sitopur

509 157 221 Sultanpur

510 158 21-T Tanda

511 159 21-N Trans Qomti

512 160 234 Unnao

513 161 25-G Amroha

514 162 25-P Baghpat

515 163 365 Baraut

516 164 259 BIjnora

517 165 362 Chandausi

518 166 200 Dhampur

519 167 255 Qhazlabad 1

520 168 25-H Qhaziabad II

521 169 2006 Qhaziabad III

522 170 361 Hapur

523 171 25-S Kaiiana

524 172 366 KhatauH



951 tVrOton Ana¥¥or APRIL 23, 2002 to Questiona 952

1 2 3 4 5

525 173 275 Mawana

526 174 407 Meerut (CAB)

527 175 257 Meerut-I

528 176 368 Meerut-ll

529 177 270 Meeait-lll

530 178 25-K Meerut-IV Delhi Road

531 179 250 MocHnagar

532 180 25-T Modipuram

533 181 2017 Moradabad '

534 182 258 Moradabad 1

535 183 404 Moradabad II

536 184 254 Muzaffamagar

537 185 25-N Najlbabad ‘

538 186 25-J Nokta

539 187 364 Shamil

540 188 28-S Anpara

541 189 286 Ballla

542 190 28-V Banadlh

543 191 28-D Bhadohi

544 192 28-C Chunar

545 193 284 Qhazlpur

546 194 295 Gyanpur

547 195 293 Jaunpur 1

548 196 28-T Jaunpur It

549 197 28-M Kerakat

550 198 28-J Manduadlh



9S3 kV/ittan Answer VAISAKHA 3, 1924 (Sato) to Quea^ons 954

1 2 3 4 5

551 199 287 Miizapur

5S2 200 294 MoghalMTii

553 201 28-P Mogni Badshahpur

554 202 28-G Raara

555 203 28-F Ranukoot

556 204 289 Robartaganj

557 205 28-Q galfjjptif

558 206 28-N Samath

559 207 28-1 Shahganj

560 208 28-R Vaianaai Cantt. CBO-3

561 209 28-A Varanasi CBO (CAB)

562 210 291 Varanaai CBO-1

563 211 297 Varanaai CBO-2

564 212 204 Varanasi CB04

565 213 292 Vaiwwai DBO

566 214 28-U Vindhyachal

567 215 28-H Yusufpur Mohammadabad

Chhatisgaiti State 568 1 38-Q Bhalapara

569 2 38-K BhNal (CAB)

570 3 381 BhNai-l

571 4 38-E BMai-H

572 5 3065 BHaapur (CAB)

573 6 384 BUaapuM

574 7 38-H BHaapur-ll

575 8 38-F Oai*Raihare

576 9 38-C Danlawada



955 Written Answer APRIL 23. 2002 to Quwthns 966

1 2 3 4 5

577 10 379 Dhamtari

578 11 383 Ourg

579 12 377 Jagdalpur

580 13 3066 Kanker

581 14 389 Koit)a-l

582 15 38-J Korba-ll

583 16 248 Mahasamund

584 17 38-D Mungeli

585 18 38-A NaHa

586 19 3067 Pathalgaon

587 20 385 Raigarh

588 21 390 Raipur CBO (CAB)

589 22 382 Raipur CBO-I

590 23 298 Raipur CBO-II

591 24 38-M Raipur CBO-III

592 25 249 Rajnandgaon

593 26 38-L Sarai Palii

594 27 3103 Suraipur

595 28 386 Ambilwpur

596 29 38-B Manendragarh

597 30 3099 CNrimiri

Madhya Pradesh State 598 1 35-B Bairagarh

599 2 35-C Bareli

600 3 34-G Bhopal (BHEL) CBO

601 4 230 Bhopal CBO (CAB)

602 5 351 Bhopal CBO-1



957 Writtwi Antwer VAISAKHA 3. 1924 (Saka) to OiMSdons 958

1 2 3 4 5

603 6 353 Bhopai CBO>2

604 7 206 Bhopal CBĈ S

60S 8 35-D Bhopal CBCM

606 9 348 Biaom

607 10 35-F Qamj Basoda

608 11 3001 Haida

609 12 3002 Hoshangabad

610 13 352 Itami

611 14 35-K PIparlya

612 15 34-A Raisan

613 16 359 Sahora

614 17 347 Shajapur

615 18 35-J Shujalpur

616 19 373 Vidiaha

617 20 35-E Aahok Nagar

618 21 357 Bhind

619 22 35-H Oabra

620 23 34-C DaUa

621 24 20-D QohKl

622 25 355 Quna

623 26 20-E QwaHor CBO (CAB)

624 27 354 Q«mNor CBO-1

625 28 349 QwaHor CBO-2

626 29 20-A QwaHor CBO-3

627 30 3017 QwaHor CBCM

628 31 35-A Morw CBO



IVrtften Answer APRIL 23. 2002 to Questions 960

1 2 3 4 5

629 32 356 Morena

630 33 3018 Raghogarh

631 34 20-C Shaopuitalan

632 35 34-B Shivpuri

633 36 34-T Barwani

634 37 34-R Bamagar

635 38 34-S Baiwaha

636 39 410 Burhanpur

637 40 340 Dewas 1

636 41 34-W Dewas II

639 42 207 Dhar

640 43 399 Indore CBO (CAB)

641 44 201 Indore CBO (DABJ

642 45 343 Indore CBO-1

643 46 34-D Indore CBO-2

644 47 34-J Indore CBO-3

645 48 34-P Indore CBO-4

646 49 34-U Indore CBO-S

647 50 341 Indore DBO

648 51 34-H Jaora

649 52 350 Jhabua

650 53 34-L Kannod

651 54 387 Khandwa

652 55 247 Khargone

653 56 34-M Manawar

654 57 346 MandMur



961 WiMmt Anmter VAISAKHA 3, 1924 (Saka) to QumUont 962

1 2 3 4 S

655 58 342 Mhow

656 59 239 Nagda

6S7 60 360 Neemuch

658 61 3033 Railwn (CAB)

659 62 345 Ratlam 1

660 63 34-N RaMnn It

661 64 34-K Sandhwa

662 65 3034 UJIain (CAB)

663 66 344 Uflabi 1

664 67 34-F Ujjain II

665 68 380 Balaghat

666 69 37-B BatuI

667 70 37-J Blna

668 71 388 Chhlndwara

669 72 37-D Damoh

670 73 401 Jabalpur CBO (CAB)

671 74 375 Jabalpur CBO-1

672 75 202 Jabalpur CBO-2

673 76 37-A Jabalpur CBO-3

674 77 374 Jabalpur DBO

675 78 376 KaM-1

676 79 3048 Kalnl-2

677 80 3052 Lakhnadon

678 81 37-C Mandta

679 82 358 NsTEhictfiOiir

680 83 37-1 ParaMa



963 Answer APRIL 23, 2002 to QuasOons 964

1 2 3 4 5

681 84 37-R Pathakheda

682 85 3051 Sagar (CAB)

683 86 37-M Sagar II

684 87 371 Sagar 1

685 88 3049 Sausar

686 89 378 Seoni

687 90 37-L Sihora

688 91 3082 Amarpatan

689 92 372 Chhatarpur

690 93 3085 Khî uraho

691 94 3086 Malhar

692 95 3087 Niwarl

693 96 37-F Panna ,

694 97 288 Rewa-1

695 98 3084 Rewa-2

696 99 3C83 Satna (CAB)

697 100 237 Satna-I

698 101 37-N Satna-ll

699 102 37-E Tikamgarti

700 103 3102 Beohari

701 104 37-K Burhar

702 105 37-H Kotma

703 106 370 Shahdol

704 107 3101 Shahdol (CAB)

705 108 37-G SIdhi

706 109 3098 Umarla

707 110 37-P Waidhan



965 Writl0n Answer VAISAKHA 3, 1924 (Sate) to OuMfHons 966

1 2 3 4 5

Assam State 708 1 574 Baipata

709 2 48-K Baipata Road

710 3 48-R Bum

711 4 48-N Bilaahtpam

712 5 500 BonQalgaon

713 6 485 Ohubri

714 7 48-P Dudhnol

715 8 48-D Qoalpara

716 9 4007 Qoasaigaon

717 10 420 Kokrajhar

718 11 4009 Pathsaia

719 12 48-A Tura

720 13 48-G Biswanath Chariaii

721 14 48-M DhekiaiuH

722 15 48-F Diphu

723 16 592 Diapur

724 17 437 Quwahatt (CAB)

725 18 481 Quwahati t
# •

726 19 548 Quwahati II

727 20 570 Quwahati III

728 21 4011 Hî o

729 22 571 Ho)al

730 48-L 1—JOWW

731 24 48-C MaHgaon

732 25 573 Mangaidoi



987 WrUlan Anawsr APRIL 23. 2002 to QuMtions 9 6 8

1 2 3 4 5

733 26 48-J Marigaon

734 27 48-H Miiza

735 28 482 Nalbail

736 29 488 Naogaon

737 30 48-E Rangia

738 31 483 Shillong

739 32 487 Tezpur

740 33 44-F Bokakhat

741 34 44-D Dhemajl

742 35 491 Dibrugarti

743 36 493 Digbol

744 37 595 Dimapur

745 38 44-C Doom Dooma

746 39 494 Golaghat

747 40 516 Itanagar

748 41 . 495 Jorhat-I

749 42 44-Q JorhaMI

750 43 520 Kohlma

751 44 486 Lakhimpur (North)

752 45 48-B Mokokchung

753 46 44-A Moran

754 47 44-B Nahailwtiya

755 48 4002 Pasighat

756 49 572 Sibeagar

757 SO 4016 Sonari

758 51 492 TInsukia



Writt»n Ansmr VAISAKHA 3. 1924 (Satai) to OuMtfons 970

1 2 3 4 5

759 52 44-E TKabv

760 53 499 Agaitata-I

761 54 49-E Agaitala>ll

762 55 590 Aizawal

763 56 49-B Churachandpur

764 57 580 Dharmanagar

765 58 49-C Haflong

766 59 49-A HaUakandi

767 60 496 Imphal

768 61 49-F Imphal (CAB)

769 62 49-D KakcMng

770 63 497 Karimganj

771 64 498 Sllchar

772 65 4008 8llchar-2

773 66 575 Udaipur (Sllchar)

Bihar State 774 1 52-D Araria

775 2 5011 Banka

776 3 514 Beguaaial

777 4 52-B Bhagalpur II

778 5 523 Bhagalpur 1

779 6 529 Daoghar

780 7 512 Dumka

781 8 543 Fortwagaî

782 9 51-F Qodda

783 10 5001 Quiab Bagh (Pumaa)

784 11 52-C Jaimjl



971 IVrMvn Answw APRIL 23. 2002 to Questions 972

1 2 3 4 5

785 12 538 Katihar,

786 13 51-B Khagaria

787 14 53-B Kishanganj

788 15 52-E Lakhisarai

789 16 53-A Madhepura

790 17 524 Munger

791 18 537 Pumia

792 19 541 Saharaa

793 20 51-E Sahibganj

794 21 52-A Supaul

795 22 53-J Bagha

796 23 547 Bettiah

797 24 532 Chhapra '

798 25 5012 Chhapra-ll

799 26 53-E Dalsingsarai

800 27 , 534 Daibhanga

801 28 53-D Datbhanga-ll

802 29 549 Qopalgaî

803 30 545 Hajipur

804 31 5008 Jhaî twpur

805 32 542 Madhubani

806 33 53-1 Maharaiganj

807 34 53-F Maihaura

808 35 536 MoUhari

809 36 S3-H Motipur

810 37 53-Q Muzaffar^r (CAB)



973 Wiittm Answer VAISAKHA 3. 1924 {Saka) to Q tmthns 974

1 2 3 4 5

811 38 531 MuzaNarpur 1

812 39 489 MuzaNaipur II

813 40 515 Muzaffarpur III

814 41 53-C Raxaul

815 42 535 Samaatipur

816 43 533 Sttamarhl

817 44 546 Shwan

818 45 528 Arrah

819 46 517 Aurangabad (Patna)

820 47 530 Barh

821 48 522 BiharahaiW

822 49 502 Buxar

829 50 51-D Danapur

824 51 511 Dahri

825 52 527 Gaya-I

826 53 51-M Qaya-ll

827 54 51-H Jehanabad

828 55 51-N Kankaibagh

829 56 51-A Nawadah

830 57 490 Patna (CAB)

831 58 521 Patna 1

832 59 513 Patna II

833 60 518 Patna III

834 61 544 Patna Sahab

835 62 550 Patna-IV

836 63 51-L Ralgir

837 64 51-K Saaaram



975 Written Answer APRIL 23, 2002 to Questions 976

1 2 3 4 5

Jharkhand State 838 1 55-D Aditrapur

839 2 55-B ChaKutsa

840 3 553 Chakradharpur

841 4 562 Daltonganj

842 5 55-K Garhwa

843 6 552 GhatsUa

844 7 55-E Gumla

845 8 55-P Hinoo

846 9 555 Jamshedpur (CAB)

847 10 551 Jamshedpur 1

848 11 554 Jamshedpur II

849 12 55-F Jamshedpur III .

850 13 584 Jamshedpur IV

851 14 55-N Jugsalal

852 15 5007 Khelarl

853 16 55-Q Mango

854 17 559 Ranchi (CAB)

855 18 561 Ranchi 1

856 19 560 Ranchi II

857 20 51-C Benno

858 21 5009 Bokaro ill

859 22 566 Bokaro-l

860 23 55-H Bokaro-ll

861 24 556 ChirkurKla

862 25 568 Dhant)ad 1



977 W im n Answer VAI8AKHA 3, 1924 (SMa) to Quntkxw 978

1 2 3 4 5

863 26 557 Dhanbad II

864 27 55-C Dhanbad III

865 28 55-A Dhanbad IV

866 29 526 Qlridih

867 30 51-J Qomia

868 31 55-L Qovlndpur

869 32 525 Hazarlbagh

870 33 4001 Hazailbagh (CAB)

871 34 51-Q Jhumrltalalya

872 35 558 Katraagart)

873 36 519 Ramgaiti

874 37 567 Sindri

Orissa State 875 1 58-F Aska

876 2 57-B Baittampur (CAB)

877 3 585 Barttampur 1

878 4 58-T BartMmpur II

879 5 58-P Bhan|anagar

880 6 509 Bhawanipatna

881 7 58-L Chhatrapur

882 8 588 Jaypora

883 9 59-B Koiaput

884 10 57-A Naupada

885 11 59-E NcMMrangpur

886 12 58-J Partakhaimindl

887 13 480 Phiribani

888 14 58-C Rayaeada



979 Written Answer APRIL 23, 2002 to Questions 980

1 2 3 4 5

889 15 58-E Angui

890 16 596 Batoshwar

891 17 58-X Bahjgaon

892 18 58-K Baifoil

893 19 598 Bar^da

894 20 593 Bhadrak

895 21 583 Bhubaneshwar 1

896 22 58-H Bhubaneshwar II

897 23 58-S Bhubaneshwar III

898 24 5005 Bhubaneshwar (CAB)

899 25 477 Cuttack CBO (CAB)

900 26 581 Cuttack CBO-1

901 27 460 Cuttack-2 DBO '

902 28 58-N Cuttack-3

903 29 582 Dhenkanal

904 30 448 Jagatsinghpur

90S 31 58-D Jajpur Town

906 32 58-Z Jaleewar

907 33 504 Kendiapara

908 34 597 Kendujhar

909 35 58-B Khurda

910 36 58-A Nayagarh

911 37 58-M Nlmapara

912 38 58-W Paradeep

913 39 5013 Pattamundai

914 40 470 Puri '



961 Wrttten Answer VAISAKHA 3, 1924 (Saka) to Qumttom 982

1 2 3 4 5

915 41 58-R Rairangpur

916 42 5006 Talcher

917 43 438 Baigaih

918 44 586 Bolangir

919 45 5003 Bonaigarti

920 46 59-D Burta

921 47 591 Jharauguda

<>22 48 59-K KucMnda

923 49 59-H Padampur

924 50 59-C Panposh

925 51 589 Rouitola

926 52 587 SamtMlpur

927 53 5004 SanMpur II

928 54 59-A Sundergarh

929 55 59-F TMagarti

930 56 510 Uditnagar

West Bengal State 931 1 478 Asanaol (CAB)

932 2 463 Aaanaol 1

933 3 465 Asanaol II

934 4 468 Bankure

935 5 46-C Bishnupur

936 6 474 Bolpur

937 7 462 BunKwan-l

938 8 46-F BurdMran-ll

939 9 4021 Bun*wan-lll

940 10 46-G Chlltaranian



Written Answer A P R IL  2 3 , 2 002 to Questions 804

941 11 472 Durgapur 1

942 12 476 Durgapur II

943 13 46-K Gushkara

944 14 46-J Jhalda

945 15 471 Kalna

946 16 503 Katwa

947 17 46-H Khatra

948 18 46-N Kulti

949 19 475 Memari

950 20 46-L Panagarti

951 21 569 Puruila

952 22 565 Raghunathpur

953 23 46-B Rampurhat

954 24 46-A Raniganj

955 25 46-M Sainthia

956 26 461 Suri
957 27 46-D Ukhre
958 28 46-E Ushagram
959 29 449 Arambagh
960 30 43-J Bagnan
961 31 443 CNnsurah
962 32 467 Contai
963 33 43-B Domjur
964 34 43-F Egra
965 35 4012 Qafbeta
966 36 473 Ghatal



965 tViWan Answer VAISAKHA 3, 1924 {Saka) to QumUons 966

9€7 37 43-A Haldia

968 38 441 Howrah CBO-1

969 39 43-E Howrah CBO-2

970 40 442 Howrah DBO

971 41 43-C Jangipara

972 42 43-D Jhwgram

973 43 594 Khmgpur

974 44 43-U Kharagpur (CAB)

975 45 466 MWnapora

976 46 43-H Pandua

977 47 444 Sarampora

978 48 4019 Singur

979 49 579 TaarakMwar

980 50 469 Tamluk

981 51 578 Ulubarta

982 52 43-Q Uttarpara

983 53 459 AHpufduttr

984 54 4004 Bagdogra

985 55 599 Bakirghat

986 56 479 Biipara

987 57 45-D Chanchal

988 58 455 Cooohbehar

989 59 454 Daijaattng

990 60 506 Oinhata

991 61 45-B Faiakala

992 62 508 Qanglok



887 Written Answer APRIL 23. 2002 to Questions 986

1 2 3 4 5

993 63 45-C Islampore

994 64 451 Jalpaiguri-I

995 65 45-G Jalpaiguri-ll

996 66 45-H Kaliaganj

997 67 452 Malbazar

998 68 457 Malda-1

999 69 45-F Malda-2

1000 70 456 Mathabhanga

1001 71 458 Ralganj

1002 72 4005 Siliguri (CAB)

1003 73 45-A Siliguri (DAB)

1004 74 453 Siliguri 1

1005 75 45-E Siliguri II '

1006 76 41-1 BeHaghata

1007 77 41-L Burra Bazar

1008 78 4018 Calcutta CBO (CAB)

1009 79 418 Calcutta CBO-10

1010 80 421 Calcutta CBO-11

1011 81 576 Calcutta CBO-16

1012 82 577 Calcutta CBO-17

1013 83 428 Calcutta CBO-18

1014 84 440 Calcutta CBO-19

1015 85 413 Calcutta CBO-2

1016 86 540 Calcutta CBO-20

1017 87 4013 Calcutta CBO-21

1018 88 4014 Calcutta CBO-22



Wrttten Answer VAISAKHA 3, 1924 (Saka) to Questions 990

1019 89 417 Calcutta CBO-3

1020 90 422 Calcutta CBO-4

1021 91 416 Calcutta CBO-S

1022 92 412 Calcutta CBO-6

1023 93 414 Calcutta CBO-7

1024 94 423 Calcutta CBO-8

1025 95 419 Calcutta CBO-9

1026 96 415 Calcutta CBO-1

1027 97 41-N Coflaga Street

1028 98 41-H Shyam Bazar CBO

1029 99 41-M Amtala

1030 100 41-A Baiuipur

1031 101 41-Q Bhawanipur

1032 102 439 Budga-Budgo

1033 103 505 Calcutta CBO (CAB>I)

1034 104 41-Q Calcutta CBO (CAB-II)

1035 105 450 Calcutta CBO (OAB)

1036 106 425 Calcutta CBO-14

1037 107 426 Calcutta CBO-15

1038 108 41-P Canning

1039 109 427 Diamond HartxHir

1040 110 41-J Qariahat

1041 111 400 Jtwdvpur

1042 112 41-E Kaaba

1043 113 41-F Kiddaipora

1044 114 41-K Pailt Circus «



991 Written Answer A P R IL  2 3 . 2 0 0 2 to Questions 992

1 2 3 4 5

1045 115 41-R

•

Rabindra Sarobar

1046 116 41-D Saisuna

1047 117 42-B Bangaon

1048 118 430 Baranagar

1049 119 42-H Baranagar (CAB)

1050 120 484 Barasat

1051 121 431 Barrackpur

1052 122 432 Basirhat

1053 123 446 Bertwmpore

1054 124 42-G Chak Islampur

1055 125 42-D Dum Dum

1056 126 433 Habra

1057 127 42-E Jiagani ‘

1058 128 436 Kalyani

1059 129 42-C Kendi

1060 130 42-F Krishnagar II

1061 131 445 Krtshnagar 1

1062 132 424 Lake Town

1063 133 4015 Nabadwip

1064 134 435 Naihati

1065 135 429 Port Blair

1066 136 447 Raghunathganj

1067 137 42-A Ranaghat

1068 138 41-B Salt Lake

1069 139 4017 SaK Lake (CAB)

1070 140 41-C S o d ^r



993 Written Answer VAISAKHA 3. 1924 (Saka) to 0u9stkms 994

1 2 3 4 5

Andhra Pradesh State 1071 1 662 Adoni

1072 2 658 Anantapur-I

1073 3 6021 Anantapur*ll

1074 4 65-H Atmakur (K)

1075 5 6022 Banganapalie

1076 6 659 Cuddapah

1077 7 65-F Dharmavaram

1078 8 65-V Dhone

1079 9 65-C Quntakal

1080 10 657 HirKlupur

1081 11 65-R Jammalamadugu

1082 12 65-W KadM

1083 13 656 Kurrx)0<

1084 14 655 NarMjyai

1085 15 663 Proddatur

1086 16 65-D Rajampet

1087 17 651 Rayachotl

1088 18 65-Y Rayaduiy

1089 19 65-L Tadpatri

1090 20 65-M Yemmiganur

1091 21 64-S Amaarpet CBO-11

1092 22 73-J Gadwal

1093 23 73-L HaribowH CBO-19

1094 24 642 HYD CBO-2

1095 25 641 HYO CB01

1096 26 660 HYD CBO-15



995 Written Answer APRIL 23, 2002 to Questions 996

1 2 3 4 5

1097 27 73-G HYD CBO-16

1098 28 73-K HYD CBO-17

1099 29 643 HYD CBO-3

1100 30 650 HYD CBO-5

1101 31 800 HYD CBO-6 (CAB)

1102 32 804 HYD CBO-7

1103 33 64-K HYD CBO-9

1104 34 6042 Hyderabad CBO-22 (CAB)

1105 35 64-V Jadctwrla

1106 36 6041 Kachiguda CBO-21

1107 37 70-N Kalwakurthy

1108 38 64-W Mahadipatnam CBO-13

1109 39 649 Mahbubnagar

1110 40 73-M Musheerabad CBO-18

1111 41 64-N VIkarabad

1112 42 680 Wanaparthy

1113 43 64-C Adllabad

1114 44 68-E Ballampalli

1115 45 6151 Htnnabad

1116 46 68-D Huzurabad

1117 47 630 JagUal

1118 48 652 Karinmagar 1

1119 49 68-M Karhnnagar II

1120 50 648 Manoharial

1121 51 68-J MetpaHy

1122 52 68-C Nimwl



997 Written Answer VAISAKHA 3, 1924 (Saka) to QueeHom 998

1 2 3 4 6

1123 53 64-E Pedd^wlli

1124 54 68-B Ramagundam

1125 55 64-Q SlrciKa

1126 56 67-F Avanigadda

1127 57 689 Bapatia

1128 58 67-H Chilakakiripat

1129 59 692 Qudivada

1130 60 706 Guntur (CAB)

1131 61 688 Guntur 1

1132 62 699 Guntur it

1133 63 67-Q Guruzala

1134 64 67-K Jaggayyapet

1135 65 67-S Kaikalur

1136 66 683 Maaullpalnam 1

1137 67 67-N MasuHpitfnaiii II

1138 68 691 Naraaaraopet

1139 69 693 Nuzvid

1140 70 67-C Rapalla

1141 71 67-M Satlenapatli

1142 72 687 TenaV

1143 73 686 Vijayawada i

1144 74 685 Vijayawada II

1145 75 730 Vijayawada III

1146 76 67-J Vijayawada IV

1147 77 67-A Vijayawada-5 (CAB)

1148 78 67-L Vinukonda



999 Wiittan Answer APRIL 23, 2002 to Questions 1000

1 2 3 4 5

1149 79 67-R Vuyyur

1150 80 67-P AddankI

1151 81 65-J Atmakur (N)

1152 82 67-D Chiraia

1153 83 712 Chittoor

1154 84 6071 Giddalur

1155 85 716 Gudur

1156 86 67-E Kandukur

1157 87 715 Kavali

1158 88 714 Madanapalle

1159 89 65-A Markapur

1160 90 65-N Naidupet

1161 91 711 Nellore CBO-1 *

1162 92 65-K NeHore CBO-2

1163 93 84-N Netlore CBO-3 (CAB)

1164 94 305 Ongole

1165 95 65-G Palamaner

1166 96 65-T Piler

1167 97 65-P Puttur

1168 98 65-E Srikalahasti

1169 99 713 TirupathI 1

1170 100 6072 Tirupathi II

1171 101 675 Amalapuram

1172 102 684 Bhlmavaram

1173 103 681 Eluru 1

1174 104 6091 ElurU* II



1001 Writtmi Answer VAISAKHA 3, 1924 {Saka) to OuMtfons 1002

1 2 3 4 6

1175 105 6092 Qokavtram

1176 106 80-A Jangaraddygudsm

1177 107 674 Kaklnwta

1178 108 80-B KaMtwda (CAB)

1179 109 698 Kowtir

1180 110 67-B Palakol

1181 111 69-F Peddapuram

1182 112 69-K PHhapuram

1183 113 69-M Rî jahmundiy (Rural)

1184 114 676 Rî amundry

1185 115 678 Ramachandrapuram

1186 116 80-C Ravulapalam

1187 117 69-G Razoie

1188 118 682 TadapaHigudem

1189 119 694 Tanuku

1190 120 69-D Tuni

1191 121 64-X Atmoor

1192 122 60-B Secundarabad (Balanagar) CBO-20

1193 123 670 Bhongir

1194 124 60-A Bodhan

1195 125 60-D Chowtuppal

1196 126 73-E Davarakonda

1197 127 73-H HYD-BHEL

1198 128 64-G Kamafaddy

1199 129 64-P Kodad

1200 130 661 Madak



1003 Written Answer APRIL 23, 2002 to Questions 1004

1 2 3 4 5

1201 131 64-A Miryalgudu

1202 132 654 Nalgonda 1

1203 133 6101 Nalgonda II

1204 134 647 Nizamabad

1206 135 64-L Sangareddy

1206 136 64-Y Secunderabad CBO-14

1207 137 644 Sacunderabad CBO-4

1208 138 64-J Secunderabad CBO-8

1209 139 64-B Secunderabad CBO-10

1210 140 73-A SIddipet

1211 141 64-H Suryapet

1212 142 64-T Secunderabad (Habsiguda) CBO-12

1213 143 60-C Zaheerabad ‘

1214 144 677 Anakapalle

1215 145 69-L Chodavaram

1216 146 69-E Qtyuwaka

1217 147 69-N Qarlvidi

1218 148 69-W Narasannapeta

1219 149 69-R Narsipatnam

1220 150 69-C Palasa-Kasibugga

1221 151 69-B Pan/athipurain

1222 152 69-J Rajam

1223 153 69-H Seethemmadhara

• 1224 154 69-S Shipyard

1225 155 673 Srikakulani

1226 156 69-T Srun^varapukota



1005 Writtmt AnswBr VAI8AKHA 3, 1924 (Saka) 10 OueaHons 1006

1 2 3 4 5

1227 157 69-P Vishaldtapatnam CBO-5

1228 158 671 VWMkhi«>atnam CBO-1

1229 159 69-A Vishakhapatnam CBO-2

1230 160 710 Vishakhapatnam CB0>3

1231 161 803 Vishakhapatnain CBO-4

1232 162 672 Vizlanagaram

1233 163 69-Y YaHan«anchalli

1234 164 64-R Bhadrachalam

123S 165 664 Hanamkonda

1236 166 68-A Jangaon

1237 167 653 Khammam

1238 168 64-0 Kottiagudwn

1239 169 68-K Madhlia

1240 170 64-M Mahabubabad

1241 171 68-N Narasampal

1242 172 68-H Pailcal

1243 173 68-F Sathupally

1244 174 651 Warangal

124S 175 68-L Warangal (CAB)

1246 176 68-Q Warangal DBO

Karnataka State 1247 1 61-B Bang (X  Road) CBO-13

1248 2 602 Bang (NR Square) CBO-8

1249 3 611 Bang CBO-1

1250 4 6002 Bang 06026 (CAB)

1251 5 610 Bangatoie CBO-7 (DAB)

1252 6 61-A Basavangudi CBO-12



1007 Written Answer APRIL 23, 2002 to Questions 1006

1 2 3 4 5

1253 7 61-C Jayanagar CBO-14

1254 8 604 Kempegowda Rd. CBO^

1255 9 61-T Kunigal

1256 10 61-H Madhugiri

1257 11 613 Malleswaram CBO-3

1258 12 6003 Pavagada

1259 13 61-U Peenya CBO-20

1260 14 61-G Rajaji Nagar CBO-17

1261 15 61-Y SarakM CBO-22

1262 16 605 Tiptur

1263 17 615 Tumkur 1

1264 18 6001 Tumkur II

1265 19 61-X VIjaynagar CBO-21 '

1266 20 61-D Yeshwantpur CBO-15

1267 21 61-W Bang (G.S.D.) CBO-24

1268 22 6011 Bang (R.T. Nagar) CBO-27

1269 23 308 Bang (Richmond Town) CBO-10

1270 24 309 Bang (St. Marks Rd.) C BO II

1271 25 61-P Bang (White FleM) CBO-19

1272 26 801 Bangatore CBO-9 (CAB)

1273 27 601 Channapatna

1274 28 606 Chlckballapore

1275 29 61-R Chlntamani

1276 30 612 Civil Statton CBO-2

1277 31 603 CIvH Stn. (E) CBO-5

1278 32 61-E Doddaball^r



1009 Written Armwer VAtSAKHA 3. 1924 (Saka) to OmsHons 1010

1 2 3 4 5

1279 33 61-M Frazw Town CBO-16

1280 34 61-F Indira Nagar CBO-16

1281 35 61-V Kanakapura

1282 36 303 Kotaur

1283 37 616 Koiar Gold Fields

1284 38 61-L Korantangala CBO-23

1285 39 36-A Krishnarî apuranf) CBO-25

1286 40 614 ResidwKy Rd. CBO-4

1287 41 63-T Athani

1288 42 6141 Badami

1289 43 634 Bagaikot

1290 44 63-W BaHhongal

1291 45 66-W Basavana Bagawadi

1292 46 6142 Balgaum (CAB)

1293 47 635 Balgaum 1

1294 48 63-D Balgaum II (OAB)

1295 49 63-Q Balgauin III

1296 50 633 Bijapur

1297 51 636 Chftodi

1298 52 63-P Qokak

1299 53 63-J Jamkhandi

1300 54 63-N SaundatU

1301 55 63-M OandaH

1302 56 63-A Dhanvad (CAB)

1303 57 631 Ohanvad-I

1304 58 63-C Qadag



1011 Written Answer APRIL 23, to Questions 1012

1 2 3 4 5

1305 59 6031 Gadag II

1306 60 638 Haveri

1307 61 63-V Honavar

1308 62 632 HubU 1

1309 63 63-B Hubii II

1310 64 63-F Hum  III

1311 65 63-E Karwar

1312 66 639 Kumta

1313 67 63-Q Navalgund

1314 68 63-R Ranabermur

1315 69 637 Sirs!

1316 70 609 Arsikere

1317 71 608 Chamanyanagar

1318 72 6061 Channaraypatna

1319 73 619 Hassan

1320 74 72-B Holanaraslpur

1321 75 72-C Hunsur

1322 76 72-D K.R. Pet

1323 77 304 Kollaoal

1324 78 607 Krishnara)anagar

1325 79 61-N Maddur

1326 80 622 Madikeri

1327 81 618 Mandya

1328 82 72-E Mysore V

1329 83 808 Mysore-3 (CAB)

1330 84 617 Mysore-!



1013 Written Answer VAISAKHA 3, 1924 (Saka) to Otm^ons 1014

1 2 3 4 S

•!331 85 679 Mysor»-ll

1332 86 72-A Mysor»*lll

1333 87 72-N Nanjangud

1334 88 61-K SaMespur

1335 89 62-C Somvarpat

1336 90 61-J Srirangapatna

1337 91 62-Q VirajpM

1338 92 66-B Basavakalyana

1339 93 628 BaHaiy-l

1340 94 66-R BaNary-ll

1341 95 806 BIdar

1342 96 63-K Qangavathi

1343 97 66-M Quibarga*2

1344 98 646 Gulbarga-1

1345 99 66-C Gulbaiga-3 (CAB)

1346 100 66-H HarapanahaHI

1347 101 63-H Hoapat

1348 102 66-P Koppal

1349 103 66-V Manvi

1350 104 645 Raiohur

1351 105 63-L Shahapur

1352 106 66-A Stoidhanur

1353 107 63-Y Yadgir

1354 108 62-B Bamwal

1355 109 739 Bhadrawatht

1356 110 62-W



1015 Written Answer APRIL 23, 2002 to Ques^ons 1016

1 2 3 4 5

1357 111 62-L Challakere

1358 112 6111 Channagiri

1359 113 626 Chikmagalur

1360 114 790 ChKradurga

1361 115 627 Davangere 1

1362 116 62-D Davangere II

1363 117 62-X Haidar

1364 118 62-A Hiriyur

1365 119 62-N Honnall

1366 120 62-T Kadur

1367 121 307 Karkala

1368 122 62-K Kaup

1369 123 62-J Koppa

1370 124 301 Kundapura

1371 125 709 Mangalore (CAB)

1372 126 621 Mangalore 1

1373 127 695 Mangalore II

1374 128 6112 Mudlgere

1375 129 62-M MulKi

1376 130 629 Puttur

1377 131 623 Sagar

1378 132 62-S Shlkaripura

1379 133 625 SNmoga 1

1380 134 62-E Shimoga II

1381 135 62-R Tarttcere

1382 136 62-F ThtithahaHI



1017 Written Answer VAISAKHA 3, 1924 (Sa/ca) 10 OimVons 1016

1 2 3 4 5

1383 137 624 Udupi

1384 138 62-H Udmi (DAB)

Kerala State 1385 1 7002 Alaihur

1386 2 783 Aluva

1387 3 7001 Angamaiy

1388 4 706 Chalakudy

1389 5 77-C ChMur

1390 6 696 Emakiriam (CAB)

1391 7 781 Emakulam-I

1392 8 78-F Emakutaun-ll

1393 9 792 Irinjalakuda

1394 10 77-Q Kaloor CBO

1395 11 791 Kochi

1396 12 77-J KondungaHur

1397 13 799 Kunnamkulam

1398 14 77-A MannaiW(ad

1399 15 798 Muvattupuzha

1400 16 78-M North Paravur

1401 17 775 Ottapalam

1402 18 773 Palaklwd-l

1403 19 700 Palatdcad-ll

1404 77-H PerumtMvoor

1405 21 782 Thitasur-t

1406 22 77-E Thi1aaur-ll

1407 23 78-A Tripunilhura

1408 24 77-B Wadakkanehany



1019 Wrtttan Answer APRIL 23, 2002 to Questions 1020

1 2 3 4 5

1409 25 77-D Adimali

1410 26 78-J Adoor

1411 27 7026 Alappuzha II

1412 28 785 Alappuzha 1

1413 29 794 Changanacharry

1414 30 703 Chengannur

1415 31 78-P Cherthala

1416 32 796 Kayamkulain

1417 33 784 Kottayam 1

1418 34 78-V Kottayam II

1419 35 78-S Kottayam-3 (CAB)

1420 36 78-W Mavelikara

1421 37 707 Mundakayam

1422 38 78-D Nedumkandam

1423 39 795 Pala

1424 40 720 Pathanamthltta

1425 41 39-A Ranni

1426 42 78-K Thiiuvalla

1427 43 78-R Thodpuzha

1428 44 797 Vaikom

1429 45 78-T Vandiperlyar

1430 46 79-D Calicut (CAB)

1431 47 79-B Kalpetta

1432 48 79-E Kanhangad

1433 49 772 Kannur 1

1434 50 79-R Kannur II



1021 Written Amwer VAISAKHA 3, 1924 (Sital) ID OuatUom 1022

1 2 3 4 5

143S 51 777 KtMigod

1436 52 79-F KoyHandy

1437 53 807 Kozhikode II (Calicut)

1438 54 771 KozhHtod* 1 (Calicut)

1439 55 79-A KozhHcode III (Calicut)

1440 56 776 IManjerl

1441 57 79-M Mattanur

1442 58 79-P Nilambur

1443 59 79-V NM6SW8T

1444 60 778 Payyanur

1445 61 79-T Parambra

1446 62 79-Q Perlntalmanna

1447 63 79-S Ramanattutcara

1448 64 79-K SuRan’a Ballaiy

1449 65 79-C TaHpaiamba

1450 66 774 Thalaaaary

1451 67 7051 Thalaaaacy II

1452 68 79-N Thatnaraaaany

1453 69 779 ThIrur

1454 70 770 Vadakara "

1455 71 78-E Attingal

1456 72 78-U Chalhannur

1457 73 78-Y Karunagappaiy

1458 74 7076 KMmanur

1459 75 787 Kolam 1

1460 76 78-L Kotam li



1023 Written Answer APRIL 23, 2002 to Questions 1024

1 2 3 4 5

1461 77 78-H Kottarakkara

1462 78 78-N Nedumangad

1463 79 78-G Neyyattinkara

1464 80 789 Punalur

146S 81 786 Trivandrunvl

1466 82 788 Trivandrum>2

1467 83 78-B Trivandrum-3

1468 84 78-C Trivandium-4 (CAB)

1469 85 78-Q Trivandaim-5

Tamil Nadu State 1470 1 71-P Chengalpattu

1471 2 731 Chenrmi CBO 10

1472 3 71-B Chenrwi CBO-14 (CAB)

1473 4 71-L Chennai CEiO-15

1474 5 71-M Chennai CBO-16

1475 6 71-X Chennai CBO-19

1476 7 722 Chennai CBO-2

1477 8 71-N Chennai CBO-21

1478 9 70-N Chennai CBO-23

1479 10 70-R Chennai CBO-25

1480 11 70-S Chennai CBO-26

1481 12 70-W Chennai CBO-28

1482 13 70-X Chennai CBO-29 (CAB)

1483 14 70-Z Chennai CBO-30

1484 15 725 Chennai CBO-5

1485 16 726 Chennai CBO-6

1486 17 728 Chennai CBO-8



1025 Wrtttw Anaw»r VAISAKHA 3, 1824 (SMa) to OumNww 1026

1 2 3 4 5

1487 18 729 Chennai CBO-9

1488 19 734 KanchMpuram

1489 20 7126 Madurantlhakam

1490 21 71-A Tambarwn

1491 22 71-G Ambattur

1492 23 71-S Anna Nagar CBO-17

1493 24 717 Channai CBO-1

1494 25 718 Channai CBO-11

1495 26 802 Channai CBO-12 (CAB-1)

1496 27 697 Channai CBO-13 (DAB)

1497 28 71-W Channai CBO-16

1498 29 71-U Channai CBO-20

1499 30 71-Z Chennai CBO-22

1S00 31 70-P Chennai CBO-24 (CAB-li)

1501 32 70-U Chennai C60-27

1502 33 723 Chennai CBO-3

1503 34 724 Chennai CBO-4

1504 35 727 Chennai CBO-7

1505 36 7151 Qummidippondi

1506 37 71-F Ponnerf

1507 38 80-N Poonamaliee

1508 39 71-D ThlmvoMyur

1509 40 78-T Tinittani

1510 41 719 TinjvaHur

1511 42 80-P VMivaKkam CBO-31

1512 43 76-W AvanaaM



1027 Wtm»n Anaw9r APBJL 23. 2002 to Quaations 1028

1 2 3 4 s

1S13 44 761 Avanashi Road CBO

1514 45 76-D Bhavanf

1515 46 805 Colmbatore-(N) (CAB)

1516 47 704 Coonoor

1517 48 669 Dharapuram

1518 49 764 Erode 1 (North)

1519 50 76-C Eroda II (South)

1520 51 765 Qot)lch«ttypalayam

1521 52 76-K Qudalur

1522 53 76-P Kangeyam

1523 54 620 Mettupalayam

1524 55 763 Ootacamund

1525 56 76-V
- •

Peelamedu CBO

1526 57 7101 PenifKlurai

1527 58 76-Y Podanur CBO

1528 59 76-Z PoPachl II

1529 60 769 PoNaohl 1

1530 61 701 R.S. Puram CBO

1531 62 76-H Sathyamangalam

1532 63 76-L Singanalkir CBO

1533 64 76-J Shragiri

1534 65 76-Q Sukjr

1535 66 760 Tatabad CBO (DAB)

1536 67 762 Tirupur

1537 68 76-B Udumalpat

1538 69 74-N Aruppukoltal



I toe9 Wtmen Answer VAI8AKHA 3, 1924 (Saka) to OuMtlbw 1030

153« 70 7176 D vnM M

1540 71 749 DIndlgul 1

1541 72 74-R Dindigul II

1542 73 747 KmMojdi

1543 74 600 Maduni <CAB)

1544 75 748 Mwkiral 1

1545 76 752 Mwlurai II

1546 77 668 MMlural III

1547 78 74-W Mwlurai IV

1548 79 74-L Mwfcirai-Titakiilwn

1549 80 74-C Patanl

1550 81 758 Pwamakudl

1551 82 759 P*rtyakutam

1552 83 750 Ralapaiayain

1553 84 74-A RaiTMUialtianpurain

1554 85 74-X a»Hnr

1555 86 74-J SIvagangai

1556 87 74-F Sivakaal

1557 88 74-K SrivMpuihur

1558 89 74-M Tininagar

1559 90 74-Z TkupillHir

1560 91 74-D Uihamapalayam

1561 92 74-T Vathatafomdu

1562 93 751 VInidhunaear

1563 94 703 AOur

1564 95 767 Dhaimapurt



1031 Written Answ r APRIL 23, 2002 to OiMSttens 1032

1 2 3 4 5

1565 96 76-T Harur

1566 97 76-N Hosur

1567 98 70-C Komarapalayam

1568 99 702 Krishnagiri

1569 100 76-E Mettur Dam

1570 101 768 Namakkal

1571 102 70-A Omalur

1572 103 7201 Palacode

1573 104 76-M ParmatNvelur

1574 105 76-F Rasipuram

1575 106 70-B Salem (CAB)

1576 107 76-X Salem (East)

1577 108 76-A Salem (Noith)

1578 109 766 Salem (South)

1579 110 76-R Sankail

1580 111 705 Tlruchengode

1581 112 75-E Aranthangi

1582 113 757 Aiiyalur

1583 114 75-S Karalkal

1584 115 746 Kafur 1

1585 116 75-R Kaair II

1586 117 75-M Keeranur

1587 118 75-B Kultlhalai

1588 119 742 KumlMkonam 1

1589 120 75-H Kumbakonam II

1590 121 302 Mannargudi
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1591 122 744 MayiMulhurai

1592 123 743 Naoapatlinafn

1593 124 740 Pattukottai

1594 125 75-J Peramtwhir

1595 126 756 PuduioMtiy

1596 127 7226 SirtcaH

1597 128 75-F Sriwigam

1598 129 741 Thanjavur

1599 130 75-N Thaniavur (CAB)

1600 131 75-G Thinitturaipoondi

1601 132 75-D Thinivwur

1602 133 75-P Thiruvwumbur

1603 134 75-C Thuniyur

1604 135 809 Trichy (CAB)

1605 136 75-A Trichy Contonment (DAB)

1606 137 745 Trichy I

1607 138 665 Trichy II Rock Fort

1608 139 74-E AmiMMnKidiwn

1609 140 32-B Charanmahadm

1610 141 667 KovUpaW

1611 142 300 KuzhJthurai

1612 143 754 NagareoH 1

1613 144 7251 NagareoH II

1614 145 74-H SankaiankovH

1615 146 32-A SrivaNomlam

1616 147 666 TankMl
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1617 148 74-S Thuckalay

1618 149 74-B Tiruohendur

1619 150 753 TIrunelveH 1

1620 151 74-P TirunelvaN II

1621 152 74-U Tininalvell (CAB)

1622 153 755 Tutlcorin

1623 154 74-Q ValHoor

1624 155 71-R Aralconam

1625 156 73-N Anri

1626 157 7277 Cheyyur

1627 158 736 Chidambaram

1628 159 737 Cuddalore

1629 160 71-T Gudlyaitam

1630 161 71-K KaHaiairichi

1631 162 71-Q KalpadI

1632 163 71-E Nayvell

1633 164 73-P Panniti

1634 165 7276 Pokir

1635 166 738 Pondicherry

1636 167 73-S Pondicherry (CAB)

1637 168 735 RanipM

1638 169 71-Y Tindivanam

1639 170 73-V TIiutoMiir

1640 171 73-T Tkupanur

1641 172 732 TinivanrMMnalai

1642 173 71-C Vanlyambadi
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1643 174 733 Velore

1644 175 71-H VHupmam

1645 176 73-R Virudhachalam

Goa State 1646 1 93-B BichoHm

1647 2 93-K Chanoona

1648 3 93-C CurotKMwn

1649 4 91-F Mapuca

1650 5 999 Margao-I

1651 6 93-M Margao*lt

1652 7 998 Paragi 1

1653 93-P Panî l H

1654 9 93-N Pemam

1655 10 93-A Ponda

1656 11 91-E Va800>DA*Qama

Gujarat State 1657 1 853

1658 2 836 Ahmadabad CBO-1

1659 3 852 Ahmadabad CBO-10

1660 4 854 Ahmadabad CBO-11

1661 ■ 5 856 Ahmadabad CBO-12

1662 6 857 Ahmadabad CB013

1663 7 8 3 -^ Ahmadabad CBO-14

1664 8 837 Ahmadabad C80-2

1665 9 838 Ahmadabad CBO-3

1666 10 841 AhmedabMl CBO-4

1667 11 842 AhmadabMi CBOS

1668 12 843 Ahmadabad CBO-6
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1669 13 839 Ahmedabad CBO-7

1670 14 850 Ahmedabad CBO-8

1671 15 840 Ahmedabad CBO-9

1672 16 873 Ahmedabad DBO

1673 17 83-Y Asanva (CBO)

1674 18 83-Q Bavla

1675 19 83-S Dehgam

1676 20 84-B Dhandhuka

1677 21 8001 Isanpur

1678 22 83-T Naranpura (CBO)

1679 23 83-U Naroda

1680 24 83-P Odhav

1681 25 83-M Rakhial

1682 26 84-D Sabamwti

1683 27 8 4 ^ Sanand

1684 28 83-N Vasna

1685 29 83-X Vastrapur

1686 30 84-A Viramgam

1687 31 817 Amreli

1688 32 816 Bhavnagar CBO-1

1689 33 829 Bhavnagar CBO-2

1690 34 81-H Botad

1691 35 8101 Chttra

1692 36 81-A Dhamgadhra

1693 37 8102 Umbdi

1694 38 81-M Mahuva
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1695 39 81-T SavwkuncH*

1696 40 81-R Sihora

1697 41 813 Surendmnagar

1698 42 85-C Bhiloda

1699 43 85-E ChanaMna

1700 44 85-G Chandkheda

1701 45 851 Daaaa

1702 46 8026 DhaiWfa

1703 47 83-K Dtwnaura

1704 48 83-B Qandhinagar CBO

1705 49 833 Himatnagw

1706 50 858 Idar

1707 51 83-H Kadi

1708 52 832 Kalol

1709 53 85-A Khedbrahma

1710 54 85-B Mansa

1711 55 831 Mehaana

1712 56 844 Modaaa

1713 57 834 Palanpur-I

1714 58 85-D Palanpur-ll

1715 59 849 Patan

1716 60 83-J PranKi

1717 61 83-W Rathanpur

1718 62 83-C SIdhpur

1719 69 83-V Uniha

1720 64 83-R Vadnagar
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1721 65 859 Vijapur

1722 66 83-E Visnagar

1723 67 845 AnaivH

1724 68 83-A Afwnd-ll

1725 69 8151 Balasinor

1726 70 83-1 Boraad

1727 71 847 Cambay

1728 72 878 Dahod

1729 73 848 Godhra

1730 74 87-E Halol

1731 75 872 Kapadwanj

1732 76 87-1 Kheda

1733 77 87-K
•

Umkhada

1734 78 83-L Lunawada

1735 79 846 Nadiad-I

1736 80 83-Q Nadlad-ll

1737 81 877 Petlad

1738 82 87-H Santrampur

1739 83 855 Thaara

1740 84 87-G Umrath

1741 85 821 Bhuj

1742 86 81-E DhorajI

1743 87 • 81-C QandhUham

1744 88 81-Q Qondal

1745 89 815 Jam-KhambaHya

1746 90 814 Jamnagar CBO*l
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1747 91 81-D Jamnagar CBO-li

1748 92 81-P Jamnagar CBO-in

1749 93 822 Jaipur

1750 94 8077 Junagadh II

1751 95 818 Junagadh-I

1752 96 81-K Kaahod

1753 97 812 Mofv)

1754 98 819 Poibandar

1755 99 811 Rajkot CBO-1

1756 100 81-B Ri4l(0t CBO-2

1757 101 810 Rajkot CBO^

1758 102 81-W Rî kot CBCM

1759 103 8076 Una

1760 104 828 Vantval

1761 105 864 BardoN

1762 106 866 BWImora

1763 107 86-K CMkhR

1764 108 86-H Kataigam CBO-0

1765 109 870 Nanpura CBO-10

1766 110 865 NavMfl 1

1767 111 86-N Navaari II

1768 112 86-R OW Suiat CBO-12

1769 113 86-M Pandaaara CBO-11

1770 114 86-Q Randar CB06

1771 115 861 Sural CBO-1

1772 116 863 Swat C60-2
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1773 117 862 Surat CBO-3

1774 118 860 Surat CBO-4

1775 119 86-F TimaKawad CBO-7

1776 120 86-A Udhana CBO-5

1777 121 86-P Valsad II

1778 122 867 Valsad-I

1779 123 868 Vapi

1780 124 86-E Varachha CBO-6

1781 125 86-C Vyara

1782 126 87-B Alkapuri CBO

1783 127 86-J AnMeahwar (QIDC)

1784 128 86-B AnMashwar (T)

1785 129 875 Bhanjch

1786 130 87-D Bodeli

1787 131 874 Dabhd

1788 132 87-C Fatahganj CBO

1789 133 86-T Jambuaar

1790 134 87-F Manjâ Mjr

1791 135 87-A Pratapnagar

1792 136 86-D Rajpipla

1793 137 8051 Vadodara CBO 10

1794 138 871 Vadodare CBO-1

1795 139 876 Vadodara CBO-2

1796 140 869 Vadodara CBO-3

1797 141 879 Vadodara CBO-4 (CAB)

1798 142 87-J V ad^re 080-9
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Maharashtra State 1799 1 996 Acha^r

1800 2 977 Akola-I

1801 3 82-A Akola-li

1802 4 99-C Akot

1803 5 9152 Anwavatl (CAB)

1804 6 979 Anwav«ti>l

1805 7 82-C Amravati<H

1806 97-B Buldhana

1807 9 97-H Dhamangaon

1808 10 82-D Digraa
[

1809 11 978 Khamgaon

1810 12 82-B Malkapur

1811 13 9151 Mohtcar

1812 14 99-A Puaad

1813 15 99-K Wani

1814 16 99-L Waoid

1815 17 994 Washim

1816 18 991 Yavabnal-I

1817 19 82-E Yavatmal-ll

1818 20 98-F Ahmadlpur

1819 21 95-E Atnbaiogal

1820 22 95-J Aurangibad CBO>2

1821 23 982 Aurangated CBO-1

1822 98-K AunngdbMl C80 (CAB)

1823 25 983 BMd

1824 26 98-D ChMialihana (CIOCO)
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1825 27 98-G Quimandl

1826 28 98-A Kallam

1827 29 945 Latur-I

1828 30 98-H Latur-tl

1829 31 98-M Majalgaon

1830 32 98-C Nllanga

1831 33 946 Osmanabad

1832 34 98-E Slllod

1833 35 94-H Udgir

1834 36 95-F Vaijapur

1835 37 94-D Chiplun

1836 38 94-P Dapoll

1837 39 94-F Gadhinglaj

1838 40 94-A Ichalkaranji-I

1839 41 89-N Ichalkaranji-ll

1840 42 94-M Jaysingpur

1841 43 94-Q Kankavll

1842 44 9252 Kolhapur (CAB)

1843 45 947 Kolhapur-I

1844 46 949 Kolhapur-ll

1845 47 94-L Kolhapur-Ill

1846 48 94-S Kotttapur-IV

1847 49 94-E Kudal

1848 50 827 Malvan

1849 51 9251 Murgud

1850 52 94-R Rajapur
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1851 53 948 Ratnagiri

1852 54 89-P Wamanagar

1853 55 911 Churchgate (Indtil As Bid) CBO (DAB)

1854 56 914 Fort (Jivan Udyog-D.N. Road ) CBO

1855 57 916 Fort (Canada Bldg-D.N. Road) CBO

1856 58 905 Fort (Quiestan BIdg-M.O. Rd) CBO

1857 59 921 Fort (Quiestan BIdg-M.D. Road) CBO

1858 60 927 Fort (Quiestan Bldg>M.N. Road) CBO

1859 61 913 Fort (JIvan Udyog-D.N. Road) CBO

1860 62 907 Fort (National Insc. BIdg) CBO

1861 63 901 Fort (Oriental BIdg) CBO

1862 64 922 Fort (Oriental BIdg-M.G. Road) CBO

1863 65 931 Fort (Oriental BIdg-M.G. Road) CBO

1864 66 904 Narimanpolnt (Yogakshema) CBO

1865 67 883 Narlmanpoint (Yogakshema) CBO 
(CAB)

1866 68 909 Sandhurst Bridge (B.M.T.) CBO

1867 69 929 Sandhuret Bridge (B.M.T.) CBO

1868 70 918 Sandhurst Bridge (B.M.T.) CBO

1869 71 91-R Bhandup CBO

1870 72 903 BycuUa (KalachowM) CBO

1871 73 939 Chembur CBO

1872 74 938 Dadar T.T. CBO 
0

1873 75 938 Dadar West (Q. Rd) CBO

1874 76 88-J Dadar (W) CBO

1875 77 897 Dadar (W) (T.P. Road) CBO
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1876 78 88-E Ghatkopar (E)-2 CBO

1877 79 928 Qhotkopar (E)-t CBO

1878 80 88-C Ghatkopar (W)*1 CBO

1879 81 88-Q Govandi CBO

1880 82 892 Kuria (W) CBO

1881 83 91-T Mahalaxmi (Byculla) CBO

1882 84 88-G Mahim (E) CBO

1883 85 894 Mulund-I (W) CBO

1884 86 88-A Mulund-ll (W) CBO

1885 87 88-M Mulund-lll (W) CBO

1886 88 88-H Sewree CBO

1887 89 88-K VikhroH (W)-1 CBO

1888 90 889 Vikhroli-2 (L.B.S. Marg) CBO

1889 91 89-G Andheri (East) CBO

1890 92 924 Andhwi (W) CBO

1891 93 926 Bandra (W) CBO

1892 94 91-V Dahisar CBO

1893 95 935 Boriva«-l (W) CBO

1894 96 89-C Borivali-ll (W) CBO

1895 97 89-H Goregaon (W) CBO

1896 98 89-E Goragaon (West) CBO

1897 99 888 Goregaon (E) CBO

1898 100 89-F Jogeshwarl (W) CBO

1899 101 89-A Jogeshwari (E)-2 CBO

1900 102 91-Q Jogeshwari-I (E) CBO

1901 103 891 KandMi (E) CBO
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1902 104 9051 Malad CBO (CAB)

1903 105 890 Malad (W) CBO

1904 106 886 Santacruz (W) CBO

190S 107 91-C Santacruz (W) CBO

1906 108 887 Santracruz (W) CBO

1907 109 893 Santaoutz (W) CBO

1908 110 912 Fort (Asian BIdg-R.K. Marg) CBO

1909 111 896 Fort (B.M. Annexe-Qunbow St.) CBO

1910 112 908 Fort (B.M. BIdg. P.M. Road) CBO

1911 113 884 Fort (B.M.T.-O.N. Road) CBO (DAB)

1912 114 881 Fort (B.M. Terrace-D.N. Road) CBO

1913 115 925 Fort (Jeevan Prekasti-P.M. Road) CBO

1914 116 923 Fort (Jeevan Prakash-P.M. Road) CBO

1915 117 915 Fort (Jeevan Prakash-P.M. Road) CBO

1916 118 919 Fort (Jeevan Prakash-P.M. Road) CBO

1917 119 90-H Fort (Jeevan Vihar-B.S. Marg) CBO

1918 120 899 Fort (Jeevan Vihar-B.S. Marg) CBO

1919 121 898 Fort (Jeevan Vihar-B.S. Marg) CBO

1920 122 880 Fort (Laxmi Insc. BIdg-P.M. Road) CBO

1921 123 90-C Fort (P.M. Road) CBO

1922 124 895 Fort (U Insc. BIdg-P.M. Road) CBO 
(DAB)

1923 125 906 Fort (United Ind. BMg-P.M. Road) CBO

1924 126 90-A Fort (United tnd BIdg-P.M. Road) CBO

1925 127 902 Fort (Western Ind House-P.M. Road) 
CBO

1926 128 99-M ArvI
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1927 129 99tD Bailaipur

1928 130 97-A Bhandara

1929 131 99-H Brahmapuri

1930 132 975 Chanrapur

1931 133 972 Dhantoli CBO

1932 134 99-V Durgapur

1933 135 97-C QadcMroli

1934 136 976 Qondia

1935 137 99-S HInganghat

1936 138 99-E Katol

1937 139 99-F Nagpur (East) CBO

1938 140 993 Nagpur (Oriental BIdg) CBO

1939 141 970 Nagpur CBO

1940 142 990 Nagpur CBO (CAB)

1941 143 971 Nagpur DBO

1942 144 97-F Nagpur South CBO

1943 145 99-Q Nagpur (West) CBO

1944 146 99-N Ramtek

1945 147 973 Sadar CBO

1946 148 97-D Sakoli

1947 149 97-E Saoner

1948 150 9126 Tumsar

1949 151 99-R Umrer

19S0 152 974 Wardha

1951 153 99-B Warora

1952 154 98-B Bhokar
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1953 155 95-D Degloor

1954 156 95-H Hlngoll

1955 157 986 Jalna

1956 158 984 Nanded>l

1957 159 98-J Nanded-ll

1958 160 985 Paibhani

1959 161 9301 SaHu

1960 162 967 Amalner

1961 163 965 Bhusawai

1962 164 96-B Chalisgaon

1963 165 96-H Chopda

1964 166 968 Dhule-I

1965 167 96-K Dhuia-ll

1966 168 96-E Oondaicha

1967 169 966 Jaigaon-I

1968 170 96-J Jalgaon-ll

1969 171 963 Malegaon

1970 172 96-F Man mad

1971 173 969 Nanduibar

1972 174 961 Nashik CBO-1

1973 175 962 Naahik CBO-2

1974 176 96-D Naahik CBO-3

1975 177 964 Naahik CBO-4 (CAB)

1976 178 9176 Nashik CBO-5 (AMBAD)

1977 179 96-C Pimpalgaon (Baawant)

1978 180 96-A Savda
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1979 181 96-Q Shahada

1980 182 954 Ahmedanagar-I

1981 183 95-X Ahm«dnagar*ll

1982 184 958 Baramati

1983 185 825 Barahi

1984 186 95-B Chinchwad

1985 187 9202 Daund

1986 188 95-M Hadapsar CBO

1987 189 95-G Kopargaon

1988 190 95-K Kothrud (Karve Road)

1989 191 95-C Lonavla

1990 192 9201 Narayangaon

1991 193 95-Q Nigdi CBO

1992 194 94-C Pandharpur

1993 195 95-V Pimpri

1994 196 952 Pune (Laxmi Road) CBO

1995 197 955 Pune (N.C. Kelkar Road) CBO

1996 198 95-L Pune (Satara Road) CBO

1997 199 95-A Pune (UniveiBity Road) CBO

1998 200 951 Pune (University Road) CBO)

1999 201 956 Pune Camp CBO

2000 202 953 Pune Camp CBO

2001 203 988 Pune CBO (CAB-1)

2002 204 9215 Pune CBO (CAB-2)

2003 205 957 R«ygunjnagar

2004 206 95-N Sangamner
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2005 207 95-P Shevgaon

2006 208 987 Shivaji Nagar CBO

2007 209 96-T Shrtgonda

2008 210 959 Shrirampur

2009 211 944 Solapur>1

2010 212 94-B Solapur-2

2011 213 95-R Solapur-3

2012 214 95-Y Yerwada CBO

2013 215 94-V Islampur

2014 216 94-X Jath

2015 217 943 Karad

2016 218 94-Q Miraj

2017 219 94-K Phaltan

2018 220 942 Sangli-I

2019 221 94-U Sangli-ll

2020 222 941 Satara 1

2021 223 94-T Satara II

2022 224 823 Tasgaon

2023 225 94-W Vaduj

2024 226 94-N Vita

2025 227 9226 Wai

2026 228 92-B Ambemath

2027 229 92-L Bhayander

2028 230 91-A Bhiwandi

2029 231 92-J Boisar

2030 232 932 Dahanu
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2031 233 9276 Dombivli (CAB)

2032 234 91-G Dombivli (E)

2033 235 92-C Kalwa

2034 236 934 Kalyan>l

2035 237 92-D Kalyan-ll

2036 238 92-K KhopoU

2037 239 91-H Mahad

2038 240 92-G Nallasopara

2039 241 91-P Panvel

2040 242 936 Pen

2041 243 92-E Roha

2042 244 91-J Thane (Ghantali) CBO

2043 245 933 Thane (Naupada) CBO

2044 246 92-H Thane (East) Kopri CBO

2045 247 917 Ulhasnagar-I

2046 248 92-F Ulhasnagar*ll

2047 249 91-N Vasai

2048 250 92-A Vashi
Note;
(1) CAB = Career Agents Branch Office
(2) DAB « Direct Agents Branch Office
(3) CBO « City Branch Office
(4) DBO = District Branch Office

Export of Textile Product*

4241. SHRI GANTA SREENIVASA RAO: Will the 
Minister of TEXTILES bo pleased to state;

(a) whether the Government have sought a greater 
martlet access for our textile products in the United States;

(b) If so, the details thereof and the reaction of the 
US Govemnient thereto;

(c) whether similar negotiations are also being held 
with the European Union and Brussels; and

(d) if so, the details thereof and the progress achieved 
in this regard so far?

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) to (d) 
The Govemment has been raising the issue of nwaningful 
integration including enhanced quotas at various fora 
including at bilateral levels. EU and US have not e x te n d e d  

any specific concessions to India so far.
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UpllftnMnt of SC/ST and Handicapped

4242. SARDAR BUTA SINQH: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state:

(a) whether the Government have received some 
representations from the All India Association for SC/ST 
and Physically Handicapped regarding their upliftment;

(b) if so, the main issues raised for implementations 
in these representations;

(c) whether the Government have issued any 
directions to the concerned departments as per 
Government policies; and

(d) if so, the details of the action taken by the 
Government on these representations?

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (DR. SATYANARAYAN JATIYA): (a) 
No. Sir.

(b) to (d) Question does not arise.

Winding up of NIOC

4243. SHRI RAMSHETH THAKUR: Will the Minister 
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
be pleased to state;

(a) whether the Govemment have decided for closure 
and winding up of National Industrial Development 
Corporation;

(b) if so. the details thereof alongwith the reasons 
therefor;

(c) the estimated number of employees likely to be 
rendered jobless thereafter; and

(d) the rehabilitation package proposed for those 
employees?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (DR. 
VALLABHBHAI KATHIRIA); (a) to (d) Yes Sir. The 
National Industrial Development Corporation (NIDC) is a 
loss making company. Efforts at JV formation and 
employees co-operative did not succeed. Voluntary 
Separation Scheme (VSS) would be offered to the 
employees which will give approximately three times the 
compensation available under ID Act in case of closure 
of the company.

Economic Coop^nitlon with 
South Asian Countries

4244. SHRI VIRENDRA KUf^R: Will the Minister of 
FINANCE be pleased to state:

(a) whether the Government have a proposal to 
establish economk: co-operation with South-East Asian 
countries;

(b) if so, the possibilities explored in this regard during 
last three years; and

(c) the areas in whtoh economic co-operation has 
been established?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (c) 
Infonnation is being collected and will be laid on the 
Table of the House.

Loan from Asian Deveiopment Bank

4245. SHRI AKBOR ALI KHANDOKER: Will the 
Minister of FINANCE be pleased to state:

(a) whether the Govemment received substantial loan 
from the Asian Development Bank last year for the rural 
devetopment sector;

(b) if so, the details of loan component;

(c) the manner in which the Government propose to 
utilise the ADB loan between the States including West 
Bengal;

(d) whether the Govemment propose to formulate 
new rural development schemes with the kwn; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) No. Sir.

(b) to (e) Do not arise.

NABARD

4246. SHRI IQBAL AHMED SARADGI:
SHRI G. MALLIKARJUNAPPA:

Will the Minister of FINANCE be pleased to state:

(a) whether an investment potential of Rs. 56,800 
crores for rural devetopment activities to be taken up in
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the Karnataka State by the National Bank for Agriculture 
and Rural Development;

(b) if 80, the projects that are likely to be considered 
by the NABARD for investment in the State during the 
current year;

(c) whether the projects like housing and rendering 
assistance to small and marginal farmers for purchase of 
land will also be considered; and

(d) if so. the details thereof and the time by which 
these schemes are likely to be started and completed?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and
(b) National Bank for Agriculture and Rural Development 
(NABARD) has reported that it had carried out an 
assessment of investment potential in agriculture and allied 
activities, non-fann sector and other priority sector for the 
Tenth Five Year Plan period. As per this assessment, 
investment potential of Rs. 58,800 crores for the Tenth 
Five Year Plan period (2002-07) for rural development 
activities has been projected in Karnataka State. NABARD 
will lie selectively supplementing the resources of banks 
by way of refinance of eligible loans given by the 
commercial, cooperative and regional njral banks in the 
field of agriculture and rural development such as 
production credit for crop loans, investment credit for minor 
inrigation, land development, farm mechanization, plantation 
and horticulture, sericulture, forestry and wasteland, animcd 
husbandry, fisheries, non-conventional energy sources, 
storage and market yards, other allied activities, non-farm 
activities, other priority sector, etc.

(c) and (d) NABARD has further reported that it has 
introduced new schemes for extending financial assistance 
under rural housing, setting up agri-cllnk:s and agri­
business centers and purchase of agricultural lands by 
small and marginal farmers. These schemes are on-going 
and are under implementation from the year 2001-02. 
Banks wouki be in a positton to avail refinance from 
NABARD for lending for ttiese purposes.

Role of IFC In Indian Economy

4247. DR. PRASANNA KUMAR PATASANI: Will the 
Minister of FINANCE be pleased to state;

(a) the role of Intemational Finance Corporation (IFC) 
in Indian economy;

(b) the functional areas under consideration of the 
Government for IFC;

(c) the IFC's interest in Indian economic developntent;
and

(d) the future plans of the Government vis-a-vis 
usefulness of IFC in Indian economy?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) IFC 
provides loans, equity and guarantees to business entities 
in India.

(b) There is no such matter under consideration of 
the Government.

(c) IFC worths for private sector development.

(d) There is no such plan under conskjeration of the 
Government at the moment.

Sweeper* In RRBs

4248. SHRI VARKALA RADHAKRISHNAN; Will the 
Minister of FINANCE be pleased to state:

(a) whether there is any post “sweeper* in the sen̂ kie
njles and recruitment rules for the staff of Regional Rural 
Banks; •

(b) if so, the details thereof and the number of RRBs 
have so far engaged regular full-time or part-time 
sweepers as per above noted rules and the criteria for 
detennining their wage structure;

(c) whether such sweepers are being paid the wage 
revision in the banking industry in terms of Supreme Court 
judgement dated January 31, 2001 for the Regional Rural 
Bank staff; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (d) 
No, Sir. However, there is a provision for post of 
nwssenger-cum-sweeper full time and messenger-cum- 
sweeper part time in the Regional Rural Banks 
(Appointment and Promotion of Officers & other 
employees) Rules, 1998. The pay scale of messenger- 
cum-sweeper has also been revised in temis of Hon’ble 
Supreme Court judgement dated 31st January, 2001. Their 
pay scale is now at par with those of sponsor bank.

Education Loan for Language Students

4249. SHRI A. BRAHMANAIAH; WBI the Minister of 
FINANCE be pleased to state:
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(a) the criteria adopted to decide on the quantum of 
loans given to students in any particular university;

(b) whether banks are not providing education loan 
to language students at the graduate level; and

(c) if so, the reasons therefor and the steps proposed 
to ensure that language students also get the same 
loaning facility and also all deserving students get loans?

THE MINISTER OF STATE IN THE IWIINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL); (a) 
According to the Infonnation furnished by the Resen/e 
Bank of India, the quantum of educational loan is to be 
decided, among others, on the amount of fee payable, 
hostel charges, examination fee, cost of books, 
equipments and instruments etc.

(b) and (c) Reserve Bank of India have not received 
any complaints regarding non providing of educational 
loan to language students at the graduate level. The 
guidelines issued under educattonal loan scheme does 
not differentiate students studying different subjects at 
graduate/post graduate level. The educational loan scheme 
provides for loan facility to all deserving students.

Certificate to Mutual Funds

4250. SHRI SULTAN SAIJ\HUDDIN OWAISI: WiU the 
Minister of FINANCE be pleased to state:

(a) whether the SEBI has extended the deadline for 
certifteation of large mutual funds;

(b) if so, whether all the agents selling Mutual Funds 
units are required to obtain Association of Mutual Funds 
of India certificate by March, 2003;

(c) if so, the detailed guidelines issued in this regard;
and

(d) the extent in whfch this certificatton is likely to 
help in transparency for individual and corporate 
distributors for selling MFs?

THE MINISTER OF STATE IN THE MINISTRY OF 
finance (SHRI BALASAHEB VIKHE PATIL): (a) No, Sir. 
The Securities & Exchange Board of India (SEBI) have 
intimated that they have r»t extended the deadline for 
certifteation of agents and distributors of large nujtual 
funds.

(b) As per the guidelines issued by SEBI on 
September 25, 2001, agents/distributorB of ail mutual funds

are expected to pass the certifksation programme of the 
Association of Mutual Funds in India (AMFI) by March 
31, 2003.

(c) and (d) With effect from November 1, 2001, SEBI 
made it mandatory for all mutual funds to appoint agents/ 
distributors who have obtained certification from AMFI. 
Existing agents/distributors are expected to pass the 
certifk»tion programme by March 31, 2003.

Mutual funds were also advised to encourage their 
employees, particularly those involved in sates and 
marketing to undertake the certifteation programme by 
December 2002. SEBI took these measures recognising 
the need for well trained agents and distributors and to 
professionalise the distribution channel.

[Translation]

Construction of Godowns

4251. SHRI ABDUL RASHID SHAHEEN:
SHRI HARIBHAI CHAUDHARY:
SHRI MANSUKHBHAI D. VASAVA:

Will the Minister of CONSUMER AFFAIRS. FOOD 
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Jammu and Kashmir and Gujarat 
Governments have sulsmltted proposals for construction 
of godowns in the respective State;

(b) if so, the details thereof. State-wise; and

(c) the action taken by the Union Government in this 
regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI ASHOK PRADHAN): (a) to (c) No 
fresh proposal has been received from Government of 
Jammu and Kashmir for construction of godowns. 
However, Govemment of Gujarat had submitted a proposal 
seeking financial assistance of Rs. 221.26 lakh for 
construction of 15 godowns during 2001-2002. Rnandal 
assistance of Rs. 43,09,120/- has been sanctioned to the 
State Govemment of Gujarat for construction of five 
godowns in the earthquake affected areas of Bhuj, 
Khavda, Anjuar, Bhachau and Bayad.

[Engtlsh]

Tender for Supply of Stationery

4252. SHRI SHEESH RAM SINGH RAVI: WW the 
Minister of FINANCE be pleased to state:
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(a) whether Department of Expenditure of his Ministiy 
has invited open tender for the supply of stationery:

(b) If so, the details and reasons therefor

(c) whether the Department of Expenditure had given 
exemption of the procedures laid down in the G.F.R. to 
the Government departments not to invite tender but to 
purchase the stationery from one of the three named 
agencies;

(d) if so, whether the exemption has been revoked;
and

(e) if not, the reasons for inviting the open tender by 
the very department now?

THE Î INISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and
(b) Department of Expenditure has invited open tenders 
for the purchase of stationery items by way of public 
advertisements released in two dailies i.e. The Hindustan 
Times’ and “Navbharat Times" on 17.3.2002.

(c) to (e) With a view to promote cooperative 
movement. Department of Personnel & Training (DOP&T) 
in consultation with this Ministry had issued an Order 
dated 14.7.1981 which made it incumbent on all Central 
Government Departments, their attached and subordinate 
offices and other organisations financed and/or controlled 
by Govemment to make all local purchases of stationery 
and other items only from Kendrlya Bhandar in relaxation 
of the procedure of inviting tenders/quotations prescribed 
in GFRs. Similar concessions were subsequently extended 
to Super Bazar in 1987 and to NCCF in 1994 by DOP&T 
without consulting Ministry of Finance.

However, keeping in view the ongoing policy of 
lit>eralisation of the economy and the emphasis on making 
Govt, organisations competitive and self-striving the 
question of reviewing the existing special dispensation 
given to Kendriya Bhandar, Super Bazaar and NCCF and 
instead following the provisions of GFRs has been under 
active consideratk>n and the DOP&T was requested to 
review their O.M. dated 14.7.1981 and adopt the 
provisions of GFRs, with suitable safeguards for protecting 
the interest of the three cooperatives.

Indication of Grade on Soaps

4253. SHRI SUBODH MOHITE: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state;

(a) whether the Govemment have issued any directive 
that grade of soaps are indk»ted on the lable atongiwth 
the total fatty matter and that the products conform to 
the standards laid down for the purpose;

(b) if so, the details thereof, alongwith the reasons 
thereto;

(c) whether provisions are also made for legal action 
against soap manufacturers if they do not comply with 
the directions; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI V. SREENIVASA PRASAD): (a) 
and (b) Dmgs Controller General (India) has requested 
the State Drugs Controllers of Maharashtra, Gujarat, Tamil 
Nadu, Karnataka, Kerala, Goa, West Bengal and Delhi 
(where manufacturers of toilet soaps are located) to 
ensure that the grades along with the total fatty matter 
are indicated on the labels of toilet soaps by the 
manufacturers and the products conform to the standards 
laid down for the purpose. This has been done to protect 
the interest of consumers.

(c) and (d) The BIS specifications are mandatory 
under the Drugs & Cosmetics Rultfs, 1945 and the 
manufactures of toilet soaps are required to comply with 
these provisions. Violation of these specifications would 
attract penalties as provided under the rules.

[Translation]

NGOs of IMaharaehtra

4254. SHRI RAMDAS RUPALA GAVIT: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state:

(a) the details of Non-Govemmental Organizations 
functioning in Maharashtra;

(b) whether the Unton Government have received 
any report regarding misuse of funds by these 
organizations; and

(c) if so, the details thereof and the actton taken by 
the Govemment in this regard?

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (DR. SATYANARAYAN JATIYA): (a) In 
Maharashtra 223 organizations are receiving grants from 
this Ministry, details of whk:h are available in the Annual 
Reports of the Ministry.

(b) and (c) Yes Sir, ttie details are given in the 
enclosed statement.
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Statement

(As on 31st Marcti, 2002)

S.No. Name of the Organisation with address Action taken

1. Shaheed Abdul Hameed Education Institute, Dherwha, 
Khatipura, Ward No. 60, Dist. Yuvatmal, Maharashtra

Black listed

2. Jambuvant Maharaj Shikshan Sanstha, Banjara 
Cok>ny, Khokadpura, Aurangabad, Maharashtra

further grant-in-aid 
has been suspended 
(11.09.2001-DD-II)

3. Apanga Mahila Mandal Amarvati, Kamala Jadhav, 
Maharashtra

Black listed
(09.05.2001-ADIP
Scheme)

4. Savitribai Jyotirao Phule Samaj Sewa Sansthan 
Tattiala, Tarhala, Taluk Magroolpir, Distt. Akola, 
Maharashtra

Black listed
(09.05.2001-ADIP
Scheme)

5. Akshar Sarvajanik Vachanalaya, Ambikanagar, 
Malkapur, Akola, Maharashtra

Black listed
(09.05.2001-ADIP
Scheme)

6. Apanga Association Nandgaon, Khandeswa, Amarawati, 
Maharashtra

Black listed
(09.05.?001-ADIP
Scheme)

[Englisti]

Call Centres of LIC

4255. SHRI ASHOK N. MOHOL:
SHRI RAMSHETH THAKUR:

Will the Minister of FINANCE t>e pleased to state:

(a) whether Life Insurance Coiporation has decided 
to set up eight call centres in the country to provide 
informations relating to services of LIC to its customers;

(b) if 60, the details thereof;

(c) wftether any such centres would t)e set up in 
Karnataka;

(d) if so, the details ttiereof and if not, the reasons 
therefon and

(e) the extent to which the netwotic of LIC would be 
extended as a result thereof?

th e  m inister o f STATE IN THE MINISTRY OF 
finance (SHRI BALASAHEB VIKHE PATIL); (a) to (d) 
The Life Insurance Cofporation of India (LIC) has Infotmed

that eight call centres known as Info Centres are proposed 
to be set up in the country at Mumbai, New Delhi, 
Kolkata, Chennai, Hyderabad, Bangalore (Karnataka), 
Pune and Ahmedabad to provide information relating to 
products and services of LIC to its customers. The Info 
Centre at Mumt>ai is already operational.

(e) These centres will supplement the efforts of 
branch offices in providing information relating to products, 
services and details of LIC policies to Its customers. To 
achieve this objective, the centres will function beyond 
office hours and would be manned by specially trained 
personnel.

Protection of Civil Rights Act, 1955

4256. SHRI ARUN KUMAR: Will the Minister of 
SCXJIAL JUSTICE AND EMPOWERMENT be pleased to 
state:

(a) whether a number of States have yet to set up 
Special Courts to enquire into the cases under Protectkin 
of Civil Rights Act, 1955 and Prevention of Atrocities Act, 
1989;

(b) U so, the details of those States giving the reasons 
for not yet setting up of special courts;
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(c) by when the special courts are likely to be set
up:

(d) the number of cases that have been disposed off 
and the number of cases still pending under the said 
Acts; and

(e) the steps taken to create awareness among SCs/ 
STs about the relief/rehabilitation available to them under 
the Acts?

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (DR. SATYANARAYAN JATIYA): (a) to
(c) All States/UTs (except Arunachal Pradesh, Mizoram 
and Nagaland, which are predominantly inhabited by 
tribals and where incidence of atrocities is negligible), 
have notified the existing Courts of Sessions as Special 
Courts for the trial of offences, as per provision under 
Section 14 of the Scheduled Castes and the Scheduled 
Tribes (Prevention of Atrocities) Act, 1989.

Besides, exclusive special courts have been set up 
in Andhra Pradesh (22 number), Bihar (4 number), 
Karnataka (4 number) and Rajasthan (6 number) under 
the Protection of Civil Rights Act, 1955 and in Andhra 
Pradesh (3 number), Qujarat (13 number), Karnataka (4 
number), Madhya Pradesh (35 number), Rajasthan (17 
number), Tamil Nadu (4 number) and Uttar Pradesh (40 
number) under the Scheduled Castes and the Scheduled 
Tribes (Prevention of Atrocities) Act, 1989.

Other StatesAJTs have been requested for setting 
up exclusive special courts. For the purpose, assistance 
is also provktod to State Governments under the Centrally 
Sponsored Scheme.

(d) The details of cases disposed off and pending at 
the end of the year 1999 under the Protection of Civil 
Righfts Act, 1955 and the Scheduled Castas and the 
Scheduled Tribes (Prevention of Atrocities) Act, 1989, as 
reported by the State Governments/Union Territory 
Administratkms are given betow:—

Year Protection of Civil Rights Act, 1955 Scheduled Castes and the Scheduled Tribes 
(Prevention of Atrocities) Act, 1989

No. of cases 
disposed off

No. of cases pending 
end of the year

No. of cases 
disposed off

No. of cases pending 
end* of the year

1999 1242 8539 12864 120713

(e) Under the Centrally Sponsored Scheme of 
implementation of the Protection of Civil Rights Act, 1955 
and the Scheduled Castes and the Scheduled Tribes 
(Prevention of Atrocities) Act, 1989, admissible Central 
assistance is provided to State Governments/Union 
Territory Administrations which include publicity on 
provisions of the Acts, generation of awareness camps, 
holding Sadbhawana Shibirs etc.

Payments to UTI

4257. SHRI VILAS MUTTEMWAR: Will the Minister 
of FINANCE be pleased to state;

(a) whether Duncans Industries have defaulted in the 
payment to the Unit Trust of India;

(b) if so, the extent of default in the payment;

(c) whether the UTI propose to take any legal actk)n 
against the company for this default; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) Yes, 
Sir.

(b) UTI has intimated that the total default as on 
18.04.2002 stood at Rs. 395.61 lakfis, which includes 
principal and interest dues.

(c) and (d) UTI has intimated that it is inttiating legal 
action against the Company for recovery of dues.

Vacant Posts

4258. SHRI AMAR ROY PRADHAN: WUI the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state:

(a) the category-wise names of posts lying vacant in 
his Ministry/Departments and subordinate offices under 
his Ministry as on 31.12.2001 and 31.3.2002 alongwith 
the date since when these are lying vacant;

(b) if so, the reasons for keeping these posts as 
vacant; and



1081 IVrittwn Answer VAISAKHA 3. 1924 {Saka) to Questions 1082

(c) by when these are likely to be filled up?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI ASHOK PRADHAN); (a) to (c) The 
information is being collected and will be laid on the 
Table of the House.

Fiscal Levies in Textiles Industry

4259. SHRI B.K. PARTHASARATHI: Will the Minister 
of TEXTILES be pleased to state:

(a) whether there is provision for fiscal levies on 
different stages of production in the textiles industry; and

(b) if so, the details of various stages of levies?

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) and (b) 
Fiscal levies are levied on various stages of production 
of textiles such as spinning, pre weaving preparatory 
processes, weaving, knitting, dyeing and processing, 
garmeting and made-up making, etc.

[Translation]

IDBI Assistance to Bihar

4260. SHRI RAJO SINGH: 
FINANCE be pleased to state:

Will the Minister of

(a) the number of applications received by the 
Industrial Development Bank of India from the 
entrepreneurs of Bihar during the last three years;

(b) the number of appltoations sanctioned during the 
said period: and

(c) the financial assistance provided by the Industrial
Development Bank of India during the said period, year- 
wise and unit-wise? .

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (c) 
Number of applications received by IDBI from 
entrepreneurs and the number of applicatmns sanctioned 

well as the actual disbursement made by IDBI in 
Bihar State during the last three years, are as given 
below:

1999-2000 2000-2001 2001-2002

Applications
Received 9 4 8

Applications
Sanctioned

12 1 4

Amount 
Disbursed 
(Rs, Crore)

167 29 7

As regards the Unit wise disbursement in accordance 
with the practtees and usages customary amongst banks 
and in confonnity with the fMoviskMW of statutes goveming 
pubik: sector banks and financial institutions as also tlie 
provisions of public. Financial Institutions (Obligatk>n as 
to Fidelity and Secrecy) Act, 1983, further details relating 
to indivkiuai constituent cannot t>e divulged.

[EnglishJ

4261.

Fils in Indian Capital Market

SHRI SHIVAJI MANE:
DR. RAGHUVANSH PRASAD SINGH: 
SHRIMATI HEMA GAMANG:

Will the Minister of FINANCE be pleased to state:

(a) the exact date from which Foreign Institutional 
Investors (Fils) have been allowed to operate in the Indan 
Capital Market;

(b) whether some Foreign Institutional Investors have 
tried to acquire controlling interests of a Indian Telecom 
Company;

(c) if so, the details thereof;

(d) whether the Foreign investors succeeded in this 
attempt of takeover,

(e) if so, which foreign institutional investors were 
involved; and

(f) the corrective steps taken by the Government in 
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) Foreign 
Institutional Investors (Fils) have been pemnitted to operate 
in the Indian Capital market in tenns of the Government 
of India guidelines dated 14th Septemt>er, 1992.

(b) According to the Securities and Exchange Board 
of India (SEBI), the regulator of the Capital Market, no 
such case of acquisition of Controlling interest/attempt to 
takeover of an Indian Telecom Company has come to 
their notice.

(c) to (f) Does not arise in view of (b) above.

Strengthening of Foodgrain Export

4262. PROF. UMMAREDDY VENKTESWARLU: WHI 
the Minister of CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION be pleased to state:
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(a) whether the Qovernment are exploring new 
strategies to strengthen the foodgrain export market 
through a variety of grant/credits, etc;

(b) if so, details thereof;

(c) whether any team has been sent abroad to find 
markets and negotiate contractors for this purpose:

(d) if so, the result of such visits; and

(e) the agreements signed for exports of foodgrains 
by such teams?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI ASHOK PRADHAN): (a) and (b) 
Qovernment has taken various steps to promote export 
of foodgrains:—

(1) Rice & Wheat are being offered for export from 
the Central Pool;

(2) Qovemment also proposes to reimburse post 
delivery expenses permissible within the 
framework of WTO requirements:

(3) Exporters have been given the option of 
selecting stocks from depots of their choice;

(4) An Empowered Standing Committee under the 
Chaimwnship of Secretary (F&PD) has been set 
up to take expeditious decisions on matters 
relating to exports;

(5) Prices of wheat & rice offered from the 
Central Pool for export are fixed for a period of 
three months and announced 45 days in 
advance to facilitate international negotiations for 
exports.

(c) to (e) So far no team from the Government has 
gone to explore export markets and negotiate for export 
contracts. However, PSUs engaged in export of foodgrains 
pursue export market opportunities regularty.

Expenditure Reforms Commission

4263. SHRI PRIYA RANJAN DASMUNSl: Will the 
Minister of RNANCE be pleased to state;

(a) whether Expenditure Reforms Commission report 
has been implemented in various branches and 
departments of Ministry of Finance;

(b) if so, the details thereof;

(c) if not, the reasons therefor,

(d) whether it is a fact ttiat the Government are still 
not in a position to wind up the Banking Service 
Commission and to give the authority to respective banks 
for its recrtjitment plan;

(e) if not, the reasons therefor; and

(f) the further steps taken by the Government in this 
regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (f) 
The Department of Economte Affairs have abolished 1867 
posts on the basis of the recommendations of Expenditure 
Reforms Commission. Informatton from the Departments 
of the Ministry of Finance is being collected and will be 
laid on the Table of the House.

Opening Urban Consumer Cooperative Stores

4264. SHRI C. SREENIVASAN: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state:

(a) the proposals received from various State 
Govemments particulariy from the Government of Tamil 
Nadu and Karnataka for opening and development of 
Urtjan Consumer Cooperative Stores under the Centrally 
Sponsored Schemes: and

(b) the action taken by the Union Government 
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI V. SREENIVASA PRASAD): (a) 
and (b) The Centrally Sponsored Scheme for devetopment 
of Consumer Cooperatives was transferred to the State 
Sector with effect from 1.4.1992. No financial assistance 
under the scheme was sanctioned thereafter.

Production of Edible Oil

4265. SHRI NAMDEO HARBAJI DIWATHE: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state:

(a) whether the country is self-sufficient in the 
production of indigenous edible oils;
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(b) if so, the details thereof;

(c) if not, the steps Government have taken to make 
the country self-sufficient in edible oils; and

(d) the details of edible oil production during the 
last year and also in the current year, till date. State- 
wise?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI V. SREENIVASA PRASAD): (a) 
No, Sir.

(b) Does not arise.

(c) Some of the steps taken/efforts made to increase 
the indigenous production of oilseeds and hence of edible 
oils are:—

(i) Centrally Sponsored Oilseeds Production 
Programme is in implementation in 25 States 
covering 395 selected districts to increase the 
production of oilseeds/edible oils in the country.

(ii) A Technology Mission on Oilseeds was 
established in May 1966 for harnessing the best 
production, processing and management 
technology.

(iii) Intensification of research efforts for increasing 
production of oilseeds.

(iv) Increasing the areas under non-traditional 
oilseeds crops like soyabean and sunflower, 
exploitation of oilseeds of tree and forest origin, 
ricebran etc.

(v) Setting up of necessary processing and 
infrastmctural facilities to keep pace with the 
production programme of oilseeds.

(vl) Assistance for oil palm development.

(vii) Better incentive to producers through fixation of 
Minimum Support Price (MSP) of major oilseeds.

(viii) Use of indigenous oils in the manufacture of 
vanaspati to at least 25% of the production on 
a monthly basis has been made mandatory. Also 
higher use of expeller mustard oil in the 
manufacture of vanaspati up to 30% has also 
l)een allowed. The objective is to incentlvise the 
farmers in terms of better returns for their 
produce.

(ix) In order to hannonise the interests of domestic 
oilseeds growere, consumers and processore and 
to regulate large import of edible oils to the 
extent possible, the duty structure on edible oils 
is revised from time to time.

(d) Data relating to State-wise annual production of 
edible oils (supply) is not maintained. However, the 
production of edible oils (supply) during the last year 
(2000-2001) has been 55.05 lakh M.T. On the basis of 
advance estimates given by Ministry of Agriculture, the 
production of edible oils (net availability) during the cunent 
year (2001-2002) is estimated to 63 Lakh MT 
approximately.

Recovery of Loans from Weavers

4266. SHRIMATI RENUKA CHOWDHURY: Will the 
Minister of FINANCE be pleased to state:

(a) whether the Government have received a 
representation from the Solapur Textiles Manufacturers 
Association regarding the state of severe indebtedness 
of the powerioom weavers and owners, and the pressure 
tactk:8 adopted by the Cooperative Banks—to realise the 
debt;

(b) if so, the details thereof; and

(c) the Government's response to help and mitigate 
the hardship of the powerioom owners and the weavers?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (c) 
The informatun asked for is being collected and to the 
extent available will be laid on the Table of the House.

Aryan Urtian Cooperative Bank

4267. SHRI K.E. KRISHNAMURTHY: Will the Minister 
of FINANCE be pleased to state:

(a) whether the Reserve Bank of India has directed 
Aryan Urban Cooperative Bank to stop the banking 
activities; and

(b) if so, the details thereof alongwith the reasons 
therefore?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and
(b) Yes, Sir. Reserve Bank of India (RBI) has reported 
that it has rejected the bank’s licence application under 
Section 22 of the Banking Reguiatkm Act, 1949 (As 
Applicable to Co-operative Societies) on 17th January,
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2002 in terms of which the bank is precluded from 
transacting the business of banking with immediate effect. 
The statutory inspection of the bank conducted by RBI 
revealed various discrepancies and irregularities in its 
working. These discrepancies included eroston in the value 
of its assets, wiping out its paid-up capital, reserves and 
provisions, non-complying of provisions of B.R. Act, 
defaulting in maintenance of statutory reserves, violation 
of RBI directives by accepting fresh term deposits, major 
discrepancies in the balance of books, high percentage 
of Non-Performing Assets, etc. The operations of the bank 
had been conducted in a manner detrimental to the 
interests of the depositors and hence a notice was issued 
to the bank to show cause as to why the licence 
appik:ation should not be rejected. The reply of the bank 
was found unsatisfactory and the bank was put on notice. 
As the bank did not take any concrete action, RBI rejected 
the bank's Itoence application in the interest of depositors.

Auto Expo, 2002

4268. SHRI K. YERRANNAIDU: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state:

(a) whether an Auto Expo, 2002 was hekj in Delhi 
in January. 2002;

(b) if so, the countries who participated in the said 
Auto Expo, 2002; and

(c) the details of the orders booked in the Expo?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY); (a) Yes. Sir.

(b) India Trade Promotion Organisation (ITPO) has 
reported that exhibitors from 20 countries namely China, 
Czech Republto, France, Gennany, Greece, India, Iran, 
Israel, Itlay, Japan, Korea, Malaysia, Russia, Spain, 
Sweden, Switzerland, Taiwan. UAE, UK and USA 
participated.

(c) Based on the feed back received by ITPO from 
the exhibitors during the show, total value of orders 
(Domestic & Exports) booked was Rs. 28.27 crores.

Sale of Jeaeop and Company Limited

4269. SHRI PRABODH PANDA;
SHRI AJOY CHAKRABORTY:

Will the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state:

(a) whether it is a fact that the workers of Jessop 
and Company Limited have made some suggestions to 
run the company as a public sector company stalling its 
proposed sale to a private party;

(b) if so, the details thereof; and

(c) the Government’s reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (DR. 
VALLABHBHAI KATHIRIA): (a) to (c) Yes, Sir. The 
employees union have been opposing disinvestment in 
Jessop & Company claiming it to be strategic as it 
manufactures products required for Railways Transport 
system. Under the Polk:y, Railways per se is strategic 
and not suppliers of equipment thereto.

Discontinuation of Supply of Photocopier 
Paper by NCCF

4270. SHRI RADHA MOHAN SINGH: Will the Minister 
of CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION be pleased to state:

(a) whether NCCF has not discontinued taking supply 
of JK photocopier papers from the suppliers, who were 
found supplying it at excessive prices than the authorized 
distributors in the open market, after investigation;

(b) if so. whether those suppliers have not been de­
registered by NCCF so far;

(c) if so. the reasons therefor;

(d) the steps taken to remove them from making 
further supplies to the NCCF; and

(e) the steps initiated by the Union Govemirwnt to 
curb such cases of malpractices from NCCF?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI V. SREENIVASA PRASAD): (a) 
The NCCF has informed that they had revised their 
sourcing policy of branded commodities with effect from
1.7.2001. Under the revised procedure, the NCCF source 
its supplies from the manufacturers or its authorized  

distributors. The NCCF has issued notices of termination 
of contract in respect of all their registered suppliers who 
are not numufacturers.

(b) to (d) The NCCF has informed that in respect ol 
J.K. photocopier paper they have to discontinue obtaining 
supplies from the earlier supplier, in view of the fact that
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the manufacturer did not nominate tt>e earlier supplier for 
the purpose. The NCCF, however, source some of its 
supplies from this supplier in respect of which they have 
been nominated as the authorized agency, by the 
manufacturers. This supplier also supplies low value 
and un-branded items as per the existing price list of 
NCCF.

(e) The NCCF is an autonomous cooperative 
organization having its own Board of Directors to look 
after matters related to their business and administration. 
They have a Vigilance Cell, which also looks in to the 
allegations related to business irregularities.

Revamping the Credit Cooperative Structure

4271. SHRI G. PUTTA SWAMY GOWDA:
SHRI R.S. PATIL:

Will the Minister of FINANCE be pleased to state;

(a) whether the Government have taken initiative to 
finalise a rehabilitation package for revamping the credit 
cooperative, structure;

(b) if so, the details of the package;

(c) whether the Government of Kamataka has sent 
any proposal for consideration under this package; and

(d) if so, the details of the action taken by the 
Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and
(b) The Co-operative Credit system suffers from systematic 
short comings and eroston of net worth. Government of 
India had constituted a Task Force (known as ‘Capoor 
Committee’) in April 1999 to study the functioning of 
cooperative credit system and suggest measures for its 
strengthening. The Task Force made wide ranging 
recommendations which have been examined by the 
Government in consultation with State Governments and 
deliberated upon in a conference of Chief Ministers of 
States. It was decided in the above conference to 
constitute a Joint Conwnittee of the Cooperation Mintoters 
of select States under the Chairmarwhip of Unten Minister 
of State for Finance. This Committee has since sutimitted 
its report on the required reform and for improving the 
f'et worth of these institutions whteh is under consideratkm 
of the Government. Meanwhile, Finance Minister has 
announced a provision of Rs. 100 crores in the Unk>n 
Budget for the year 2002-2003 for the revitalization of
♦he cooperativea.

(c) No such request from Government of Kamataka 
has been received in this regard.

(d) Does not arise in view of (c) above.

Pension Scheme for Autonomous Organlsatlorts

4272. SHRI RAJAIAH MALYALA: Will the Minister of 
FINANCE be pleased to state:

(a) whether the Government have introduced a new 
pensk>n scheme for the Provklent Fund Subscribers;

(b) if so, the details of the autonomous organisatkMis 
likely to be covered under the scheme;

(c) whether the employees of the Navodaya 
Vidhyalaya Samiti (NVS) of Ministiy of Human Resource 
Development can join In this scheme; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and
(b) No, Sir. However, a pension scheme namely 
Employees’ Pension Scheme (EPS), 1995 is in operatwn 
since 16.11.1995 for the Provident Fund Subscribers.

(c) aAd (d) Navodaya Vidyalaya Samiti (NVS) is an 
autonomous body under the administrative control of 
Ministry of Human Resource Development. Factual 
information regarding the applicability of this Scheme to 
the emptoyees of NVS Is being coUected.

[Translation]

Suspension of Officers

4273. SHRI RAMJI LAL SUMAN:
SHRI NAWAL KISHORE RAI:

Wilt the Minister of FINANCE be pleased to state:

(a) whether many officers in Central Excise and 
Customs Department have been suspended from their 
jobs during the last three years;

(b) if so, the officers who have been suspended 
during the years 1999, 2000 and 2001;

(c) the reasons for their suspenston;

(d) the period after which each officer was reinstated;
and
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(e) the reasons for reinstation?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI QINGEE N. RAMACHANDRAN): (a) and
(b) The numt>er of officers suspended during 1999, 2000 
and 2001 is as under:—

of Orissa and lifted by It during 2000-01 and 2001-02 
under Targeted Public Distribution System (TPDS) is as 
under—

(in’OOO tonnes)

1999 2000 2001

116 109 154

(c) Reasons for suspension include detention in 
custody, illegal gratification, bribery, violation of conduct 
rules, involvement in cases of fraud, embezzlement, etc.

(d) The period of suspension ranges from a couple 
of days to a number of years. However, out of the officers 
placed under suspension during 1999, 2000 and 2001, 
suspension of 231 officeiB has been revoked.

(e) All cases of suspension are reviewed periodically 
and whenever the competent authority is satisfied that 
continuation of suspension is not necessary keeping in 
view the gravity of the case, progress of investigation, 
and any other relevant development in this regard, 
suspension is revoked.

[English]

Non*Uftlng of Foodgralns by OrIsM

4274. SHRI BHARTRUHARI MAHTAB: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state:

(a) the quantum of wheat and rice allocated to Orissa 
during last year and in the current yean

(b) whether Orissa has not been able to lift the 
foodgralns allocated to it;

(c) if so, the reasons therefor

(d) whether any time limit has been fixed by the 
Unton Qovemment for lifting of the foodgralns;

(e) if so, the details thereof; and

(f) the steps taken by the Union Government, if any, 
State Qovemment fails to lift the foodgralns?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI ASHOK PRADHAN): (a) and (b) 
The quantum of wheat and rice allotted to Qovemment

Year Allotment Offtake

2000-01 Rice 994.562 662.92

Wheat 102.300 110.22

2001-02 Rice 1040.151 587.046

Wheat 0.00 0.00

(c) Offtake depends on several factors, the most 
important being the parity between the Central Issue 
Prices (CIPs) and the open market prices; avai(ability of 
foodgralns in the open market; purchasing power of 
PDS consumes especially those belonging to the below 
poverty line (BPL) category; quality considerations; and 
the food habits of the people in different regions of the 
country.

(d) and (e) Yes, Sir. Under TPDS foodgralns are 
allotted to the States/UTs for a period of two months 
with 90 days time for lifting.

(f) If any State Government is not able to lift the 
allotted foodgralns within the prescribed time limit due to 
genuine reasons and request is made by it for extension 
of time limit, it is considered on merits and extension is 
given in desen/ing cases.

Irregularities In Charmlnar Cooperative Urban Bank

4275. SHRI N. JANARDHANA REDDY: Will the 
Minister of FINANCE be pleased to state:

(a) whether the Chairman of the Charmlnar 
Cooperative Urtian Bank Ltd. has recently committed 
suicide;

(b) if so, the reasons therefor;

(c) whether all the branches of the said bank in 
Hyderabad and Nizamabad have been ctosed;

(d) if so. the reasons thereof;

(e) whether some in̂ egularities in existing deposits 
have been committed by'the bank recently;

(f) if 80, whether any investigation has been 
conducted in this matter; and
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(g) tf so, the outcome thereof and the steps taken to 
ensure the safety of depositor's money?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and 
(b) Reserve Bank of India (RBI) has reported that as per 
reports received, the Chairman of the Channinar Co­
operative Urban Bank, Ltd. has committed suicide. It is 
understood that the matter is under investigation.

(c) and (d) RBI has reported that consequent upon 
the news of the suicide of the Chaimian, there was heavy 
rush of the depositors at the branches of the bank for 
withdrawal of deposits and the bank closed Its branches 
on February 26 and 27, 2002. However, it reopened its 
operations from Febmary 28, 2002 onwards.

(e) to (g) The latest inspection of the bank has 
revealed various irregularities like grant of huge ban to 
buiMers, grant of advances to individuals beyond exposure 
ceiling, unsatisfactory credit appraisal and credit monitoring 
system, non-observance of prudential norms, poor funds 
management, high level of gross Non-Performing Assets, 
shortfall in provisioning towards loan losses, erosion of 
net owned funds, etc. Considering the bank’s financial 
position, RBI issued operational instructions to the bank 
in January, 2002 to accept fresh deposits only at market 
related interest rates, restrictions on withdrawal of deposits 
by the directors of the bank prescribing over ail ceiling 
on payment of deposits to the extent of Rs. 1000 per 
depositor, etc. Further RBI issued requisition to Central 
Registrar of Cooperative Societies to supersede the Board 
of Directors of the bank and appoint an Administrator. 
The Administrator was appointed on March 2, 2002.

Foodgrain Allocation under PDS and 
Antyodaya Yojana

4276. SHRI DALPAT SINGH PARSTE:
SHRIMATI KUMUDINI PATNAIK:
SHRI CHANDRA BHUSHAN SINGH:

Will the Minister of CONSUMER AFFAIRS, FOOD 
and public  DISTRIBUTION be pleased to state;

(a) the policy of the Government regarding allotment 
o» foodgrains to the States;

(b) whether the Union Government have recently 
deckled to increase the allocation of foodgrains for PuWto 
Dtetrtbutton System and also for the Antyodaya Yojana: 
and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI ASHOK PRADHAN): (a) to (c) The 
allocation of foodgrains for families below the poverty 
line (BPL) under the Targetted Pubik: DIatrfbutton System 
(TPDS) is made on the basis of the poverty estimates of 
the Planning Commission based on the methodology of 
the Expert Group on ‘estimation of proportion and number 
of poor* and taking into account the population projections 
of the Registrar General as on 1.3.2000. The allocation 
of foodgrains for APL families in a State/UT was fixed on 
the basis of the average annual lifting of foodgrains during 
the past 10 years minus the allocation for BPL families 
at the time of introduction of TPDS.

Allocation of foodgrains (rk;e and wheat) to the BPL 
families whk:h was Initially 10 kg per family per month 
was doubled to 20 kg per family per month w.e.f. 1.4.2000 
and was increased to 25 kg per family F>er month w.e.f.
12.7.2001. Antyodaya Anna Yojana announced by the 
Prime Minister on 25.12.2001, envisages allocatton of 25 
kg of foodgrains per family per month at a rate of Rs. 2 
a kg for wheat and Rs. 3 a kg for rice to the klentified 
beneftoiaries. Allocation of foodgrains has been increased 
to 35 kg per family per month In.respect of BPL and 
Antyodaya families w.e.f. 1.4.2002 for a period of one 
year. Scale of issue for APL families has been fixed at 
35 kg per family per month for a period of one year 
w.e.f. 1.4.2002.

Apparel Parks for Exports

4277. SHRI A. VENKATESH NAIK:
SHRI RAMSHETH THAKUR:

Will the Minister of TEXTILES be pleased to state:

(a) whether the guidelines for creating “Apparel Pari( 
for Exports' have been finalised;

(b) if so, the details thereof and the objectives of the 
said scheme;

(c) the extent to which the sakJ scheme would be 
helpful to generate employment and to achieve export 
targets; and

(d) if not, the reasons for delay in finalising the 
guidelines and the time by whk:h these will be approved?

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR); (a) Yes, Sir.

(b) and (c) The objective of the scheme are as 
under:—
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(i) To give a focussed thrust to setting up of 
modern apparel manufacturing unKs of 
international standards in clusters of excellence 
which will woi1< as one-stop-shop for reputed 
intemational buyers.

(ii) To give fillip to domestic production to meet 
competition from imports and to promote exports 
in this sector.

As per guidelines it is expected that the scheme 
would generate additional employment and would add to 
exports.

The detailed guidelines of the Scheme are attached 
in the enclosed statement.

(d) Does not arise, in view of above.

Statement

GUIDELINES FOR ESTABLISHMENT OF APPAREL 
PARKS FOR EXPORTS

A centrally sponsored scheme titled ‘Apparel Parks 
for Exports’ has been fonnulated with a view to involve 
State Governments in promoting investments in the 
apparel sector. The Scheme is intended to impart 
focussed thrust to setting up of apparel manufacturing 
units of international standards of potential growth centres 
and to give fillip to exports in this sector so as to achieve 
the target to US$ 25 billion by 2010 as envisaged in the 
National Textile Policy. 2000 (NTxP-2000).

1. DETAILS OF THE SCHEME

(i) The State Govt, or an Undertaking sponsored 
by the State Government (the designated 
agency) will provide land free of cost for 
establishing the park of sufficient size. (The size 
of an apparel park may be approximately 150­
250 acres, but this can be determined in each 
case on merits).

(ii) The location of the apparel park will be such 
that it is conducive to the establishment of state- 
of-the art manufacturing units in terms of its 
access to ports, airports, rail heads etc., 
availability of raw-materials and the general level 
of infrastructural facilities available.

(iii) The designated agency will provkJe infrastnjctural 
facilities like power, water, roads (including 
approach roads to the park), sewerage and 
drainage, tele-communication & other facilities for 
the park. Such facilities shall be of high 
standards to ensure that the units established 
in the park are able to functton efficiently.

(iv) The park wiH have garment manufactuiing units 
with each unit having atleast 200 sewing 
machines. The park would especially aim at 
integrated units. It would provide emptoyment to 
at least 20,000 persons when it becomes fully 
operatkjnal. The park could have the ancillary 
units like the units marHjfacturing buttons etc. 
The park woukJ also aim at having specialised 
units like processing or washing units to bring 
more value addition to the garments 
manufactured.

(v) The State Government will also tato the initiative 
in providing flexibility in labour laws in these 
clusters.

(vi) The Central Government will give as a grant 
75% of the capital expenditure incurr^ by the 
State Government on the infrastructural facilities 
of the Apparel Park, while the remaining 25% 
will be bome by the agency. This grant shall be 
limited to a maximum of Rs. 10 crores.

(vii) The Central Government will also provide a sum 
upto Rs. 5 crores for setting up of an effluent 
treatment plant, creche/s, any multi purpose 
centre/hall for marketin^display etc. (This is 
being proposed as these facilities are required 
to enable the units to meet emerging labour/ 
social/environmental standards).

(vlii) The Central Govemment will also undertake to 
provide skill upgradation of the wort<ers empk>yed 
in the units under its existing schemes, wherever 
possible.

(ix) The Central Govemment will provide grant upto 
50% of the cdst of any training facility created 
in the park upto a maximum of Rs. 2 crores. 
(This is being proposed as skill upgradation in 
garment sector is a continuous process to 
maintain competitiveness).

(x) The State Govemment may not charge any 
stamp fee on the saleAransfer of land In this 
park. (This facility has been given by the 
Govemment of Maharashtra for the units being 
set up in Millennium Park).

2. PROJECT APPROVAL COMMITTEE

(I) The project pr^osals shall be considered by 
a Project Approval Committee (PAC) headed by 
Secretary (Textiles), Advisor (Textiles) Planning 
Commission, AS&FA, Ministry of Textiles, Textile 
Commissioner, a representatives from
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Department of Expenditure with Joint Secretary, 
Ministry of Textiles as Member Secretary to 
approve and sanction the proposals received 
from the agencies for establishment of ‘parks', 
to monitor their implementation and to evaluate 
the progress and achievement under the 
scheme.

(ii) The agencies requesting for assistance under 
the scheme will prepare feasibility studies and 
detailed project reports. Only those proposals, 
which are approved, will be eligible for 
assistance under the scheme. While approving 
the proposal, care will be taken to see that the 
location of the park is conducive to meet the 
objectives of the scheme.

(Hi) While considering the proposals, due weightage 
shall be given to the potential of the park for 
attracting investments, employment generation, 
upgradation in technology, additionally to exports 
and creation of labour productive environment.

3. PROJECT FORMULATION:

Following points (which are intended to be indicative 
and not exhaustive) could be kept in mind wftile preparing 
pr(4ect proposals for setting up of Apparel Parks. Since 
devetepment of Apparel Parks will have to take into account 
the peculiar features pertaining to each park, emphasis on 
varkHis items listed hereunder may differ. However, it 
needs to be ensured that the infrastructural facilities 
provided in the Park are uniformly of high standard.

(I) Project Location

The tocational suitability of the site in regard proximity 
to international airpoit/seaport, access to railheads etc., 
existence of an industrial, commercial and social 
infrastructure, linkage with hinterland for inputs, existence 
of communication facilities, availabHity of water and power 
should be guiding factor.

State Qovt.Ahe designated agency should ensure that 
location of Appareal Park is primarily guided by the factor 
•hat the place is a leading manufacturing, trading or export 
centre of the State.

Details should be available of the proposed site, 
specially its area and suitability for industrial development.

onnally, the land should be under the possession of 
the State Government/designated agency with clear title 
thereupon.

(II) Implementing Agency

It is expected that implementing agency would have 
been decided upon before the project proposal is 
submitted. The status of the implementing agency and 
its experience in executing similar schemes may be 
indicated.

(Hi) Project Description

This should indicate both physical and commercial
plan:

(a) The investments, production, employment, 
additionality In exports and import substitution 
likely to be generated by the units to be set up 
in the park.

(b) An appropriate environment management plan 
to ensure that there is no adverse impact on 
the environment as a result of setting up of 
Industries in the Apparel Park.

(c) Type of infrastructural facilities that are available 
and/are proposed to be provided.

(d) Business Development Plan in a phased manner 
may also be indicated.

(Iv) ProjMt Phasing

The project report should indteate a realistic time 
frame within which the different activities would be 
completed. It may be advisable to execute the project in 
phases as the demand for plots and other facilities may 
come up over a period of time.

(v) nnancing Plan

(a) Project Cost

The fund requirements should Iw indicated itemwise 
on all the components of the project whteh shoukl touch 
upon basic assumptk>ns made for unit prices, physical 
and price contingencies escalation and annual costs.

(b) Project Financing

The report should clearly indicate the financing 
anangement especially NRI/foreign investment, bank loans 
and also the provisions proposed to t>e made under the 
State Plan for this purpose. Approval of the State 
Qovemment for provision of necessary funds in the plan/ 
iMJdget should t>e indicated.
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(vl) Economie Viability

It is expected that the parks would be financially 
self-sufficient in the long mn and this point will be given 
due Importance by the PAC.

(vii) Socio-economic feasibility report along with 
environmental assessment should be completed 
before commencement of the project.

(vlii) The report shall also include the economic 
feasibility of the effluent treatment plant, which 
shall be owned, managed, maintained and mn 
by the implementing/designated agency with the 
involvement of stakeholders.

4. PRE-ALLOTMENT PROCEDURES;

(I) Scrutiny and assessment formats should be 
designed and linked up to MIS system by State 
Govt, through any appropriate agency.

<ii) Before commencing the projects or allotment of 
site, care should be taken to ensure the crucial 
infrastructure like power, water and 
telecommunk»tion are in place.

(iii) Business development plan and promotion of 
Apparel Park should be drawn up simultaneously 
to avoid under utilization of project.

(iv) Provision should be made for additional 
infrastructure facility like cargo complex, ICD, 
custom clearance houses, courier and banking 
services dealing with foreign exchange.

5. MONITORING OF PROGRESS AND RELEASE OF 
FUNDS:

Since the release of funds by the Central Govemment 
win be based on actual financial and physical progress 
achieved by the park, it is essential to Institute a 
mechanism for nwnitoring the progress of implementation. 
Instituting a system for monitoring on the lines indicated 
below could be considered:—

(i) The monitoring of implementation of the Apparel 
Parks shall be done by Committee at the State 
Level, which would oversee, review and report 
on the progress of the Apparel Park to the 
Central Govemment, based on which the actual 
release of funds woukl be made. This committee

win also have representatives from the Centre. 
The suggested composition of the State Level 
Committee (SLC) Is given in Attachment-1.

(ii) The SLC shall meet once every quarter to review 
the progress and report the same as at 
Attachment-ll, III & IV to tfie Central Government. 
The quarterly report shall be sent to the Ministry 
of Textiles by the 7th day of the irumth following 
the end of the relevant quarter, and

(iii) The Central Assistance for each Apparel Park 
will be released in installments during the Plan 
period after assessing the progress of Apparel 
Park at each stage on the basis of reports 
furnished by the State Govemment;

(iv) All Central assistance will be claimed through 
the Member Secretary, SLC who will fumish 
itemwise expenditure already incurred, before 
claiming Central assistance in the program at 
Attachment-Ill. The State Govemment should 
also indteate the other sources of funds including 
the provisions made in the State Plan. A 
utilisation certificate as in Attachment-V should 
also be furnished along wjth the statement of 
expenditure.

6. APPROVAL OF UNITS IN APPAREL PARK FOR 
EXPORTS:

The Scheme, though a centrally sponsored scheme, 
is implemented and run by the State Governments and 
hence different approaches are being followed by different 
States for implementing the scheme and for attracting 
investment in Apparel Pari<s. For this reason, it is difficult 
to prescribe a standard procedure for monitoring the sock>- 
economic benefits flowing from the units approved for 
setting up projects in the Apparel Park for Exports. 
However, to ensure export orientation of the units set up 
in the Parit, the following broad guidelines are s u g g e s te d  

for conskleration of the State Govemment.

(i) The project is thoroughly scrutinized at the 
fonnulation stage itself to eneure the possibilities 
and investments, employment and e x p o r t  

potential of the proposed site/location.

(ii) The State Level Committee (SLC) set up to 
monitor the implementation of Apparel Park for 
Exports may also like to address this issue and 

give necessary directions to the implementing 
authorities for designing Monitoring formats whfcii 
can be collected on half yeariy basis from the 
Apparel Parks.
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Attaehmmit-I

SUGGESTED COMPOSITION OF STATE LEVEL COMMITTEE

S.No. Designation/Department Status

1. Secretary, (dealing with Textiles) Chairman

2. Secretary, Finance Member

3. Secretary, Planning Member

4. A representative of the Ministry of Textiles, 
Govt, of India

Member

5. A representative of the Lead Bank 
and another financial institution

Member

6. Director of Industries or Industries 
Commissioner/Director of the agency.

Member

7. Nodal Officer of the TCIDS Scheme Member

8. Managing Director, State Industrial 
Development Corpn7Chief Executive of the 
Implementing Agency.

Member-Secretary

' Attachment-ll

QUARTERLY REPORT INDICATING ITEMS OF EXPENDITURE AND PROGRESS ACHIEVED

State & Name of Place

1. Name of the APPAREL PARK FOR EXPORTS

2. Name of the Implementing Agency

Item/Unit of Expen- Approved 
dtture as given in cost 
the Project Report

Actual expen­
diture incunred 
upto the end of 
the last quarter

Anticipated Cumulative 
expenditure expenditure 
in the current 
quarter (period 
to be shown)

(1) Development of site (Itemwise)

(2) Industrial infrastructure

(') Power (ii) Water supply (iii) Effluent treatment

(4) Telecommunication (v) Training Centre (Vi) Others

(3) Social Infrastructure (itenr*-wise)
(4) Others (Itemwise)

Total;

Designation : Member Secretary 
State level Committee

Signature:.

Dated:
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B. Sources and Flow of Fundings

to Ouestfofu 1104 

Attachrnsnt-m

Sources Amount released till end of last quarter 
(date to be shown)

Requirement for the 
current quarter 

(period to be shown)

(I) Central Government

(II) State Government

(III) Financial Institutions

(IV) Others (Specify the sources)

Total

Signatur*:_

Designation: Member Secretary 
State Level 
Committee

Attachment'IV

DETAILED QUARTERLY PROGRESS REPORT ON PROGRESS OF
IMPLEMENTATION OF APPAREL PARK FOR EXPORTS ’

1. Details of Infrastructure/Utilities provided so far in the Apparel Parks:

(i) Water supply (ii) Electricity supply (iii) Telecom facilities (iv) Storm water storage (v) Facilities for treating industrial 
effluents (vi) Dry waste disposal systems (vii) Standard Des:gn Factories (viil) Roads (ix) Boundary wall (x) Common 
facilities (xi) Other special features Training facilities Affluent treatment plant

2. Details of infrastructure under development:

Item of wori(
Approved

cost
Actual

expenditure
%age of 

wori( 
completed

Expected date 
of completion

3. Organisation and management:

(a) What is the structure of the Apparel Parks administrative authority;

(b) Details of Single window clearance in regard to various approvals required from States such as power, water,
pollution control, building plan etc. being provided for setting up of industrial units in Appreal Parits

(c) In what ways is the private sector involved in development/management of Apparel Pari<s:
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Utilisation position of finance:

Year Central Grant State Allocation
Contribution by 

implementing agency

Received Utilised Received Utilised Received Utilised

2001-02

2002-03

2003-04

5. Please also enclose the following;—

(a) Quarterly report (Attachment-ll) for the period ending last quarter indicating itemwise details of expenditure

(b) Utilisation certificate

6. Total approved project cost

7. Revised project cost, if any;

e. Estimated date and completion of the project

9. (a) Number of industrial units who have applied for setting up unit in the Park

(b) Number of units approved with product-wise break up of item of manufacture.

10. (a) No. of units who have been allotted plot/shed in the Park

(b) Number of units in operatton

(c) Number of units under implenwntation

11. What are the incentives approved/proposed for industries in Apparel Parks Rent concession, Tax concession,
Subsidised inputs (Power), Credit facilities Training/Placement facilities for labour/human resource devetopment

Attachment'V

CERTIFICATE

1. It is certified that the Apparel Park for Exports has been approved by the Central Govemment and the conditions 
laid down in this regard have been fulfilled.

2. It is certified that the Central assistance released for the implementation of this project has been fully utilised In 
accordance with the provisions of the scheme and guidelines and clarifications Issued in this behalf by the Central 
Govemment. The information furnished in the Progress Report has been verified from the relevant records and is correct. 
It any over payment of discrepancies come to the notice of the Government later, the same will be accounted for
rendering the Member Secretary, SLC of the Govemment of________ is liable to refund the above payment to make
good the loss caused to the Central Govemment.

3. On the basis of evidence on record, H is certified that the expenditure on project is in accordance with the 
provisions of the Scheme.

Signature;.

Designation: Memtwr Secretary, 
State Uvel Committee, 

Govt, of________

Date:
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Retlramsnt of Central Government Employeea

4278. SHRI JYOTIRADITYA M. SCINDIA:
SHRI RAM PRASAD SINGH:
SHRIMATI RENUKA CHOWDHURY;
SHRI SUSHIL KUMAR SHINDE:

Will the Minister of FINANCE be pleased to state:

“•(a) whether that Expenditure Reforms Commission 
has recommended 33 years of service or 58 years of 
age limit for supreannuation for Central Government 
Employees whichever is earlier;

(b) if so, whether the Government have accepted 
the recommendation of the Commission;

(c) if not, the reasons therefor;

(d) the other main recommendations of ERC;

(e) the recommendations which have been accepted 
and implemented by the Government; and

(f) the recommertdations which have not been 
accepted by the Government alongwith the reasons 
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (c) 
The recommendation of Expenditure Reforms Commission 
regarding age limit for superannuation for Central 
Government employees is under examination.

(d) to (f) The Expenditure Refomns Commission has 
submitted in all 10 reports covering 36 Ministries/ 
Departments and 04 specific issues namely, Food subsidy, 
Fertilizer subsidy, autonomous institutions and optimizing 
staff strength. The recommendations of ERC have been 
sent to the concerned Ministries/Departments for 
implementation. So far, around 12,200 posts have been 
Identified for abolition/stand abolished. Recommendation 
of ERC on Food subsidy as far as it relates to 
modification of economic cost of wheat and rice has been 
implemented. Likewise, in the context of ERC 
recommendations, D/o Personnel & Training have issued 
instnictions dt. 16.05.2001 that direct recruitment would 
be limited to 1/3rd of the direct recruitment vacancies 
arising in the year subject to a further ceiling that this 
does not exceed 1% of the total sanctioned strength of 
the Department. DOPT have also issued order dt.
28.02.2002 that the permanent employees declared 
surplus, inter cdia, as a consequence of implementation 
of ERC recommendations will have an option for Special 
Voluntary Retirement Scheme (VRS).

4279. SHRI M.V.V.S. MURTHI:
SHRI RAM MOHAN GADDE:

Will the Minister of FINANCE be pleased to state:

(a) whether the Indraprastha Gas Limited has evaded 
crores of rupees as customs duty on import of CNG 
compressors;

(b) if so, the details thereof;

(c) whether the Government have ordered any inquiry 
in this matter

(d) if so, the outcome of the enquiry; and

(e) the further steps taken by the Govemment to 
punish the guilty officials?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI GINGEE N. RAMACHANDRAN): (a) to
(e) A case of customs duty evasion by M/s Indraprastha 
Gas Limited (IGL) involving duty evasion of Rs. 70 lakhs 
(approx.) by way of under valuation in respect of two 
CNG Compressors have been detected by Directorate of 
Revenue Intelligence Rs. 40 lakhs towards part differential 
duty on the compressors has already t>een realized from 
M/s. IGL. The investigations conducted by DRI so far 
indicate prima facie involvement of some offkiials of M/s. 
IGL, however, their exact role in the duty evasion will be 
detemnlned by furttier investigations, which are still in 
progress.

FDI Proposals Cleared

4280. DR. N. VENKATASWAMY:
SHRI Y.V. RAO:
SHRI HARIBHAI CHAUDHARY:
SHRI MANSINH PATEL:
SHRIMATI RAJKUMARI RATNA SINGH;

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state:

(a) whether the Govemment have recently cleared 
Foreign Direct Investment proposals amounting to Rs- 
600 crores;

(b) if so, the details thereof;

(c) the State-wise total number of proposals cleared 
so far alongwith the investment during 2001-02 till March 
31, 2002 and the sectors for which said proposals have 
been cleared; and

Custom Duty Evasion by Indraprastha Qas Limited
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far?
THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) and (b) The Qovemnwnt have approved 29 
proposals of Foreign Direct Investment (FDI) amounting 
to around Rs. 500.00 crore. The particulars of these FDI 
proposals are available in the Press Release dated

22.03.2002 which is also posted on the website of SIA; 
i.e. http:Zindmin.nic.in.

(c) During the period from 1.4.2001 to 28.2.2002, a 
total number of 1849 proposals involving FDI amounting 
to Rs. 17758.28 crore have been approved. State-wise 
and Sector<wise break-ups of these approvals are annexed 
as statement-1 and It.

(d) The information is not centrally maintained.

Statement-1

State-wise Break up of Foreign Collaboration & Foreign Direct Investment Proposals 
Approved during (April. 2001 to February. 2002)

State No. of Approvals Amt. of FDI 
Approved

% to Total

Total Tech Fin (Rs. Crore)

1 2 3 4 5 6

Gujarat 78 20 58 6144.75 34.60

Maharashtra 600 88 512 413949 2331

State not Indicated 132 11 121 1671.97 942

Tamil Nadu 277 18 259 1146.94 646

Delhi 361 46 315 909.17 5.12

Ponrcherry 13 1 12 845.21 4.76

Uttar Pradesh 47 7 40 756.91 4.26

Karnataka 288 23 265 752/46 4.24

Goa 19 2 17 317 X)2 1.79

Andhra Pradesh 108 19 89 29043 1.64

West Bengal 48 45 28635 1.61

Haiyana 51 15 36 202.72 1.14

Kerala 42 2 40 176J7 1.00

Rajasthan 8 1 7 5532 031

Madhya Pradesh IS 0 15 38.19 0.22

Punjab 8 2 6 1646 0.09
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1 2 3 4 5 6

Orissa 3 0 3 4.01 0.02

Chandlgatt) 6 0 6 3.88 0.02

Himachal Pradesh 3 2 1 0.09 0X)0

Dadra & Nagar Haveli 1 0 1 0.04 0.00

Assam 1 1 0 0.00 0.00

Bihar 3 2 1 0.00 OXX)

Jharkhand 2 2 0 0.00 0.00

Total 2114 265 1849 17758.28

Note; Increase/Decrease In FOI Approvals on account of Chang* In Location.

Statement'll

Sector wise Break-up of Foreign Direct Investment and Techrvcti ColMwration Approved during 
the Post-Policy period from (01.04.2001 to 28.(^.2002)

(Amt. in Crore)

SI. No. Name of Industry No. of Approval
Total Tech 1Fin Amount % to 

of FDI Total 
Approved Amount 

Approved

1 2 3 4 5 6 7

1. Fuels (Power & Oil Refinery) 62 9 53 666542 3753

2. T elecommunications 62 4 58 2657.12 14.96

3. Electricals Equipment (Inci S/W & Elec) 699 31 668 140645 7.92

4. Sen/ice Sector 107 8 99 1382.09 7.78

S. Metallurgical Industries 37 10 27 924 47 5.21

6. Transporation Industry 140 38 102 90942 5.12

7. Miscellaneous Industries 301 31 270 73135 4.12

8. Food Processing Industries 38 3 35 460.05 259

9. Cenrant and Qypsum Products 8 0 8 31946 1J0

10. Chemicals (other than Fertilizers) 89 14 75 297 43 1.67
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1 2 3 4 5 6 7

11. Drugs and Pharmacauticals 45 14 31 270.93 133

12. Glass 15 4 11 25644 1-44

13. Leather, Leather Goods and Pickers 10 1 9 23738 134

14. Consultancy Services 112 5 107 234.95 132

15. Trading 75 0 75 204.73 1.15

16. Rubber Goods 7 2 5 158.96 0.90

17. Industrial Machinery 11 37 139.19 0.78

18. Hotel & Tourism 67 13 54 12837 0.72

19. Paper and Pulp Including Paper Product 9 0 9 101.95 037

20. Miscellaneous Mechanical & Engineering 35 51 90>»2 031

21. Fermentation Industries 6 2 4 77.14 043

22. Sugar 4 0 4 5350 030

23. Medical and Surgical Appliances 13 4 9 26.15 0.15

24. Machine Tools 11 2 9 7.61 0.04

25. Industrial Instruments 11 6 AM 0.03

26. Vegetable Oils and Vanaspati 5 0 5 3.84 0.02

27. Textiles (Include Dyed, Printed) 10 19 330 0.02

28. Earth-Moving Machinery 2 1 2.25 0.01

29. Ceramics 5 1 4 135 0.01

30. Soaps, Comestics and Toilet Preparations 3 1 2 0.93 0X»1

31. Boilers and Steam Generating Plants 2 1 1 030 0.00

32. Fertilizers 1 0 1 0.16 0.00

33. Commercial, Office & Household Equipment 1 0 1 0.13 OM

34. Agricultural Machinery 1 1 0 OJOO 0.00

35. Photographic Raw Rim and Paper 1 1 0 0.00 OJOO

36. Dye-Stuffs 1 1 0 0.00 0.00

37. Defence Industries 1 1 0 OM OJOO

____ Total 2114 265 1849 17758.28
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Outstanding Ineom* Tax from Tamil Nadu

4281. SHRI P.D. ELANGOVAN: Will the Minister of 
FINANCE be pleased to refer to the answer given to the 
Unstarred Question No. 1330 on 8th March, 2002 
regarding recovery of Outstanding Income Tax and be 
pleased to state:

(a) the details of the outstanding Income Tax yet to 
be recovered from the individuals/business houses from 
Tamil Nadu who have more than five lakhs due;

(b) the steps taken by the Government to recover 
the income tax due from the above said individuals/ 
business firms/houses vrtio have more than five lakhs 
income tax due;

(c) whether the Government have conducted any 
special drive to recover the income tax dues from the 
above said indivkluals/business houses; and

(d) If so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI GINQEE N. RAMACHANDRAN): (a) to
(d) The infonnatton is being collected and will be laid on 
the Table of the House.

Foreign Direct Investment

4282. SHRI ASHOK N. MOHOL:
SHRI C. SREENIVASAN:
SHRI AMBAREESHA:
SHRI B.K. PARTHASARATHI:

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state:

(a) the criteria followed by the Qovemment for 
opening of any sector for Foreign Direct Investrrtent;

(b) the names of sectors which have so far been 
opened for FDI;

(c) the percentage of FDI limit allowed in these 
sectors, sector-wise:

(d) the names of sectors which have not yet been 
opened for FDI till date;

(e) whether some sectors are under consideration of 
the Government for allowing FDI;

(f) if so, the details of such sectors;

(g) whether the Government have received several 
objections in respect of some sectors allowed for FDI;

(h) if so, the details thereof and the reaction of the 
Government thereto; and

(i) the measures being taken by the Govemment to 
safeguard the domestic companies from adverse impact 
of FDI?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) to (c) With a view to attracting more FDI, the 
Government have already put in place a liberal, 
transparent and investor friendly FDI policy where most 
activities fall on the automatic route for FDI up to 100%, 
except a small list. Th» present FDI poltey stipulates FDI 
limits on the extent of foreign ownership, on strategic 
considerattons in certain sectors such as Telecom services 
(49%) Defence Industry (26%), DTH (20%), Domestic 
Airlines (40%), Uplinking hub (broadcasting) (49%), 
Insurance Sector (26%) and private sector banking (49%).

(d) As per the extant policy, FDI is not permitted in 

agriculture (including plantations), print media, atomic 
reactor power plant, housing and real estate development 
sector (except for NRI/OCB investment), legal services, 
retail trading, etc.

(e) and (f) FDI policy lit>eralisation is an ongoing 
process, which is based on national priorities, inckiding 
sectoral considerations. Govemment has constituted a 

Group of Ministers on FDI to review the existing FDI 
policy on an ongoing basis and suggest changes in the 
sectoral guidelines, including sectoral caps wherever 
considered necessary or desirable.

(g) No, Sir.

(h) Does not arise.

(i) while consklering FDI proposals, a declaratton is 
obtained from the applicant whether the foreign 
collaborator has any prevtous joint venture or technology 
transferArademartt agreenwnt in the same or allied field 
in India, the detailed circumstances in which it is 
considered necessary to set up a new joint venture or 
wholly owned subsidiary and that the new venture would 
not in any way jeopardise the interest of the existing 
joint venture or partner.

The automatic route is not available for acquisition 
of existing equity in Indian companies. While considering 
proposals for such acquisition of equity, a t)oard resolution 
of the Indian company is Insisted upon.
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R«s»rvation of OBC's In Educational Inatltutlons

4283. SHRI T.T.V. DHINAKARAN: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT t>e pleased 
to state:

(a) whether the national level organizations such as 
UGC, AlCTE, Kendriya Vidyalaya and Navodaya 
Vidhayalaya Samiti has been consulted on the matter of 
reservation for Other Backward Classes (OBCs) in 
admission to educational institutions;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (DR. SATYANARAYAN JATIYA): (a) 
Yes. Sir.

(b) The Government has consulted the organizations 
mentioned therein to take stock of the views of these 
organizations for providing reservation to OBCs in their 
respective fields. No final view has been taken in the 
matter as yet.

(c) Does not arise.

Construction of Godowns

4284. SHRI SHANKERSINH VAGHELA:
SHRI Y.V. RAO:
SHRI NAGMANI:
SHRI PRAHLAD SINGH PATEL:
KUMARI BHAVANA PUNDLIKRAO GAWALI:

WHI the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Food Corporation of India have 
constructed godowns for storage of foodgralns In various 
States during the last year and also in the current yean

(b) if 80, the storage capacity of these godowns in 
®*ch State alongwith location of these godowns;

(c) whether these godowns have been constnjcted
•toping in view the foodgrains production in concemed 
State;

(d) if not, the reasons therefor;

(e) the State-wise details of proposed capacity
o< these godowns during next three years;

(f) the details of yearly amount spent on maintenance 
of these godowns during the last two years?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI ASHOK PRADHAN): (a) and (b) 
During the year 2001-02 storage godowns of 1.62 lakh 
MT capacity have been constructed by the FCI. For the 
year 2002-03, it is proposed to create storage capacity 
of 1.36 lakh MT. Location-wise storage capacity of these 
godowns in each State is given in the enctosed statement-
I.

(c) and (d) FCI constructs godowns at various 
kx»tions in the StatesAJTs taking into account the storage 
needs based on inflow and outflow of foodgrains in a 
particular area. The construction programme of FCI 
depends on the availability of resources.

(e) During the X-Five Year Plan (2002-2007) FCI 
proposes to create storage capacity of 6.78 lakh M.T. all 
over the country. State-wise details are given in the 
enclosed statement-ll.

(f) The amount spent on ntalntenance of 125 lakh 
tonnes capacity (owned and covered) godowns, including 
weighbridges & railway sidings during the last two years 
was as follows:—

Year Amount
(Provisional)

2000-01 Rs. 22.95 crore

2001-2002 Rs. 27.90 crore

However, no amount has been spent towards 
maintenartce of godowns constmcted during the last two 
years.

Statamant-t

Capactty Craatad During tha Yaar 2001-02

State Centre/location Capacity On MT)

1 2 3

Uttar Pradesh Simili 5,000

Punjab Mak>ut 15,000

Kerala Payyanur 30,000

Andhra Pradesh NeHore 20,000
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1 2 3

Amaiapuram 10,000

Naigonda 10,000

Jammiicunda 10,000

Miryalguda 1 0 ^

Karnataka Belgaum 6,670

Bijapur 5,000

Raichur 10,000

Tamilnadu Ramanathapuram 10,000

Gujarat Rajl(ot 10,000

Madhya Pradesh Dhamtarl 5,000

Tripura Agartala 5,000

Total 1,61,670

Capacity proposed to be created during the year 
2002-03

State Centre/location Capacity (in MT)

1 2 3

Punjab Maiout 5,000

IHaryana Sirsa 15,000

Jammu & Kashmir Leh 2,500

Kishtwar 2,500

Kargil 2^00

Rajasthan Hanumangarh 10,000

Baran 5,000

Andhra Pradesh Nellore Phase-U 10,000

Miryalguda 10,000

Naigonda 10,000

Kazipet 10,000

1 2 3

Tamilnadu Sevuf 5,000

Kamatal<a Maddur 5,000

Karnataka Mysore 2,970

Maharashtra Manmad 18,600

Gujarat Godhra 15,000

Manipur Jiribam 2,500

Sikkim Rangpoo 2,500

Himachal Pradesh Chamba 1/670

Total 1,30,740

Statemrnit-ll

State Capacity in MT 
(proposed)

1 2

Uttar Pradesh 58340

Delhi 50,000

Punjab 33340

Harycma 29,170

Rajasthan 20,000

Jammu & Kashmir 7SJX0

Himachal Pradesh 2300

Kerala 10,000

Ancflira Pradesh
•

M3340

Karnataka 1,16310

Tamil Nadu 15/)00

Maharashtra 34360

Gujarat 25,000

Meghalaya SflOO
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1 2

Nagaland 5,000

Assam 35,000

Jiribam 2,500

Rangpoo 2,500

Orissa 15,000

Total 6,77,560 MT 
Say 6.78 lakh tonnes

Norm* for luuane* and Pricing of Share* by 
Privata Banks

4285. SHRI SADASHIVRAO DADOBA MANDLIK: 
SHRI SUKDEO PASWAN;
SHRI C.N. SINGH:

Wilt the Minister of FINANCE be pleased to state:

(a) whether the Reserve Bank of India has relaxed 
norms on issuance and pricing of shares t>y private banks;

(b) if so, the details thereof in this regard; and

(c) the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and
(b) Yes, Sir. According to Reserve Bank of India’s (RBI) 
revised guidelines dated 20th March, 2002 on issue and 
pricing of shares by private sector banks, all private sector 
banks-listed or unlisted—will be free to price and issue 
rights shares without RBI’s prior approval. Bonus issues 
will now be delinked from the rights issue. However, for 
Initial Public Offerings and preferential shares RBI's 
approval will be necessary. The bank will also be free to 
price their subsequent issues once their shares are listed 
on the stock exchanges. However, the issue price is to 
be based on Chartered Accountant or a Merchant 
Banker's recommendatton and shall take into account 
guidelines issued by SEBI and RBI as applicable.

(c) The revised guidelines were issued by RBI to 
clarify that where princing of issue of shares did not 
require RBI's approval, pricing should be as per SEBI 
guidelines and in the cases where RBI's approval is 
required, it shouM take into account both SEBI and RBI's 
guidelines.

Financial Position of Stat* Government*

4286. SHRI ANANT GUDHE: Will the Minister of 
FINANCE be pleased to state:

(a) whether the Resen/e Bank of India has recently 
reviewed the financial health of the State Qovemments;

(b) if so, the details of such review recently conducted 
State-wise by standard indicators/norms of assessment;

(c) the details of steps initiated/suggested to normalise 
the financial health of sick States and outcome thereof; 
and

(d) the action plan formulated to improve the financial 
health of the State Qovemments during the next five 
years, State-wise in general and Maharashtra State in 
particular?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) The 
Reserve Bank of India, has recently published a study 
entitled ‘State Rnances: A study of Budgets of 2001-02', 
which presents a review of the finances of State 
Governments.

(b) RBI study provides detailed information on the 
receipts, expenditure, overall resource gap, borrowings 
and debt position of States. State-wise information on 
major fiscal indicators is enclosed as statement.

(c) RBI in its study has made no specific suggestions 
to normalise the financial health of sick States. The study 
observes that improvement in the financial position of 
States require measures aiming at widening the tax base, 
rationalising user charges, better targeting of subsidies, 
restructuring of State-level public sector enterprises and 
rationalization and prioritization of expenditure.

(d) Pursuant to the recommendations of Eleventh 
Finance Commission a scheme on Fiscal Reforms Facility 
of the States with an Incentive Fund of Rs. 10607.72 
crore has been created by Qol, inviting the States to 
draw up their Medium Term Fiscal Reforms Programme 
(MTFRP) aimed at revenue augmentation and expenditure 
compression. MTFRP of thirteen States including that of 
Maharashtra have been finalized so far under this facility. 
A sum of Rs. 1456.57 crores has been released to these 
States, including Rs. 55.55 crore to the State of 
Maharashtra for ttie year 2000-01 from the incentive fund 
during 2001-02.
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Stat»m»nt 

Major Fiscal Irtdicators 

(Ri. Cran) (As. Crom)

R«wnue Suplui (t)P«(lcll(-)

1999-2000 2000-2001 2001-200Z
(Acoounb) (RE.) (B.E.)

Qrass Fiscal OtRdl Rwtnut MdtlQFD

1999-2000 2000-2001 2001-2002
(Aoxuilt) (RE) (B.E)

1999-2000 2000-2001 2001-2002
(AooourtS) (RE) (B£)

1 2 3 4 5 6 7 8 9 10 11

1. Andhra Pradesh -1233J -3112.9 -3887.0 49764 72095 8897.0 243 432 43.7

2. Aninachal Pradesh 199.0 1143 162.9 593 224.7 1524 -3353 -50.9 -106.9

3. Assam -1004.7 -7574 -1682.9 16053 19235 2534.7 62.6 394 664

4. Bihar -3549.7 -2960,7 -1354.1 6107.7 48843 33973 58.1 60.6 39.9

5. Chhattisgarh - 18.9 -3233 - 330.9 9545 - -5.7 33.9

6. Qoa -208.9 -2072 -141,6 341.0 495.7 4403 613 413 32.1

7. Gujarat -3616J -6859.0 -83743 6792.0 8422.0 100193 533 814 83.6

8. Haryana -11853 -1033.2 -883.2 21325 2405.9 2370jO 55.6 42.9 373

9. IHimachal Pradesh -1063 -848.1 -1502.7 189.6 1574X) 2093.7 56.0 53.9 713

10. Jammu & Kashmir -541.6 508.1 519.7 1338.6 625.1 7565 405 -813 -68.7

11. Jharkhand - - 1795 - - 1237.2 - - -145

12. Karnataka -23253 -2175.0 -2624.1 42765 4148.2 51275 544 524 51.2

13. Kerala -3624.2 -32313 -2365.1 4536.6 4363.7 32373 79.9 74.1 73.1

14. Madhya Pradesh -29323 -22053 -2245.6 39114 36625 3746.0 75.0 60.2 59.9

15. Maharashtra -4268.8 -6224.4 -2473.0 11706.2 9992.9 6615.7 365 623 374

16. Manipur -287.1 12A -25.2 6553 2314 272.2 433 -5 4 9.2

17. Meghalaya 15.9 444 -23.7 209.1 280.1 360.2 -7.6 -153 6.6

16. Mizoram 593 22.6 -32.0 179.1 197.6 1793 -33.1 -114 173

19. Nagaland -363 -04 -1.7 249.0 3583 297.7 14.6 0.1 0.6

20. Orissa -2573.9 -16573 -17665 3746.1 30055 32573 68.7 55.1 54.2

21. Punjab -2727.4 -2572.9 -2656.9 3194.7 44604 4401.9 ' 854 57.7 604

22. Rajasthan -3639.9 -26103 -2973.0 5361.2 47973 52825 67.9 544 563
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1 2 3 4 5 « 7 8 9 10 11

23. Sikkim 1.8 160.7 1654 92.6 53.1 30.1 -2.0 -302 A -5503

24. Tamil Nadu -4400J -39223 -3612.9 53823 5780.6 63512 813 67.9 56.9

25. Tripura -22.6 -72.4 -163.0 2903 4273 707.9 73 16.9 23 i)

26. Uttaranchal -  - 12242 - - 1703.0 - - 71,9

27. Uttar Pradesh -7252.6 -5818.6 -3706.9 11098.7 122792 9393.0 653 474 395

28. West Bengal -92873 -7411.1 -6556.0 116664 11220.9 10944.6 79.6 66 X) 59.9

29. NCT Delhi 7513 1480.9 19762 1381.6 19222 861.1 -544 -77.0 -2293

All States -53797.0-51317.6 -47595.6 914803 952763 956222 583 53.9 493

Source: RBI Bulletin January, 2002

Qovcmnwnt Bond Issued by RBI

4287. SHRI Y.V. RAO: Will the Minister of FINANCE 
be pleased to state:

(a) whether the Reserve Bank of India proposes to 
float a 30 years maturity Government Bond with a view 
to boost long-tenn savings;

(b) if so, the main features of the Bond; and

(c) the time by which It is likely to be announced?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (c) 
There is no proposal to float a 30 years Government of 
India Bond at present. However, as per the half-yearly 
‘Calendar of Issuance of Government Securities' for April- 
September, 2002, the issuance of Government securities 
of maturity above 20 years has been scheduled. The 
exact tenure of these securities will be deckled on the 
basis of prevalent market condittons at the time of issue.

[Translation]

Export of Deepwell Handpump*

4288. SHRI RATILAL KALIDAS VARMA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state:

(a) whether deepwell Handpumps made in the country 
are being exported;

(b) If so, the names of countries to whom handpumps 
have been exported during the last three years;

(c) the number of handpumps have so far been 
exported during the above period; and

(d) the amount of foreign-exchange earned from the 
export of these hand pumps?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP
RUDY): (a) Yes, Sir.

(b) The names of the countries to whom hand pumps 
have been exported during the years 1998-99, 1999-2000 
and 2000-2001 are given in the statement enclosed in 
the statement.

(c) and (d) The total number of hand pumps exported 
and the total amount of foreign exchange earned 
(equivalent to Indian Rupees) from the export of hand 
pumps during the years 1998-99, 1999-2000 and 2000­
01 are as under.

1998-99 1999-2000 200001

Tom l^ntier of Hand 123193 135771 176732
Pumps wvwrtad

Total Value ol Exports (Rs. 1613.34 1433.35 2666J3
L ^ )

(Source : Engineeting Export Promotion Council)
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Statement

Afghanistan

Angola

Australia

Bahrein

Bangladesh

Belgium

Benin

Brazil

Burkina Faso

Central African Republic

Cambodia

Cameroon

Canada

Chad

People's Republic of China 

Colombia

People's Republic of Congo

Cyprus

Denmark

Djibouti

Egypt

Equatorial Guinea

Estonia

Ethiopia

France

Gambia

Gemnany

Ghana

Guatemala

Guinea

Guyana

Haiti

Hong Kong

Indonesia

Iraq

Ireland

Israel

Italy

Ivory Coast

Japan

Jordan

Kazakhstan

Kenya

Republic of Korea

Kuwait

Kyrghyzstan

Lao People’s Democratic Republic 

Liberia

Malagasy Republic

Malawi

Malaysia

Mauritius

Myanmar

Mongolia

Morocco

Mozambique

Nepal

Netherlands

Nk»ragua

Nigeria

Oman

Philippines

Qatar

Saudi Arabia

Senegal _

Seychelles

Singapore
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Somaya

South Africa

Spain

Sri Lanka

Sudan

Surinam

Sweden

Switzerland

Republic of Tanzania

Thailand

Togo

Tunisia

Turkey

United Arab Emirates

United Kingdom

United States of America

Uganda

Venezuela

Yemen Republic

Zambia

[English]

Export of Synthetic Textiles and Rayon

4289. SHRI MOHAN RAWALE: Will the Minister of 
TEXTILES t>e pleased to state:

(a) whether the exports of Indian synthetic textiles 
and rayon have declined by about 5% during the period 
AprH 1 to September 30, of this fiscal year;

(b) if so, the reasons therefor;

(c) whether the industry claims that the 'Stoppage of 
brand rate duty drawback’ has contributed to the decline 
in synthetic textiles exports;

(d) M so, the role of tNs duty drawt>ack in enhancing 
our synthetic textile exports; and

(e) the steps taken/t>eing taken by Qovemment to 
tackle the situatkm?

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) Yes, 
Sir.

(b) It was mainly due to general sfc>wdown in the 
economics of some of India’s major trading partners like 
the US and inaeased competition from countries like 
Indonesia, Taiwan, Korea, etc.

(c) to (e) The duty drawback is a facility available to 
all exports including synthetk: textile exports to offset the 
inckience of duty suffered on the inputs of export products. 
The exporters generally take into account the drawback 
rates/concessions while pricing their goods for export 
market. As per cunvnt scheme, the duty refund can be 
claimed by exporters either through All Industry Rates of 
Orawt>ack or through Brand Rate mechanism.

Excise Duty on Hank Yam

4290. SHRI P. KUMARASAMY: Will the Minister of 
TEXTILES be pleased to state;

(a) whether it is a fact that levy of excise duty on 
hank yam has created hardship to the tooms and textile 
Industry;

(b) if so, whether any Market Expansion Scheme 
has been evolved to compensate this duty; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) to (c) 
No, Sir. While introducing CENVAT on cotton and 
cellulosk; spun yam in plain reel hank form which was 
not subject to CENVAT earlier, it was made clear that 
the handtoom weavers would continue to be provided 
with the yam net of CENVAT and that the Qovemment 
of India would reimburse the incidence of duty, to the 
organizations/agerwies supplying the yam free of CENVAT, 
to the handloom weavers.

Problem faced by Praga Toofs Limited

4291. SHRI K.E. KRISHNAMURTHY: Will the Minister 
of HEAVY INDUSTRIES AND PUBUC ENTERPRISES 
be pleased to state:

(a) whether the Government are aware that Praga 
Tools Limited a defence tools company is facing financial/ 
administrative problems;

(b) if so, whether any financial package or 
rehabHitatton measures are proposed/being proposed by 
tho Qovemment to make the company run smoothly;
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(c) if 80, the details ttiereot; and

(d) If not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES <DR. 
VALLABHBHAI KATHIRIA); (a) to (d) Praga Tools Ltd., 
is a subsidiary of HMT Limited, under the Administrative 
Control of Department of Heavy Industry. The Company 
is with the BIFR, a quasi-judicial twdy. A revival package 
was sanctioned by the Govemment in May 1999. Two 
efforts in 1998 and 2001 at Joint Venture formation have 
not succeeded.

External Commercial Borrowings

4292. SHRI S.D.N.R. WADIYAR: Will the Minister of 
FINANCE be pleased to state:

(a) whether the external commercial borrowings in 
the country has increased during the last three years;

(b) if so, the reasons therefor and

(c) the policy of the Government on external 
commercial borrowings?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and
(b) The gross disbursements of external commercial 
borrowings for the last three years were as under—

(USD Million)

1998-1999

1999-2000

2000-2001

3226*

3187

3824*

*The atwve rHimbers do not include US$4.2 t><lllon raised under 
Resurgent India Bonds (RBIs) in 1998-99 and also do not Indude 
US$ S.S biiilon under indie Millennium Deposits (IMOs) in 2000-
01.

(c) Policies and Procedures on External Commercial 
Borrowings are available in detail on the website of the 
Ministry of Finance at www.finmin.nic.in

Rfteen Point Programme for Minorities

4293. SHRI A.F. GOLAM OSMANI: Will the Minister 
Of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state:

(a) wfiether the Govemment have advanced any fund 
to the State of Assam for the implementation of 15-point 
programme for the Minorities; and

(b) if so, the funds sanctioned during the Ninth Five 
Year Plan, year-wise?

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (DR. SATYANARAYAN JATIYA): (a) 
No, Sir. The 15-Point Programme for the welfare of the 
Minorities is in the nature of guidelines to the StatesAJTs. 
No fund is sanctioned to StateAJT under this programme.

(b) Does not arise.

Investment Register of Companies

4294. SHRI RAGHUNATH JHA: Will the Minister of 
FINANCE be pleased to state:

(a) whether large number of statutory corporations. 
Government companies etc. are not maintaining 
Investment Register as required in terms of para 10.11.1 
of Civil Account Manual resulting in non-verification of 
investments made by them as brought out by the CAG 
in its Report 1 of 2000 (Civil) in para 8.15.4 (i);

(b) if so, the action taken by the Govemment against 
those corporations, companies etc.; *

(c) the details of the statutory corporations, 
Govemment companies. Co-operative banks, Co-operative 
Societies, International bodies etc. who have not 
maintained Investment Registers indicating the details of 
alleged investments made by them; and

(d) the steps taken by the Govemment to ensure 
maintenance of Investment Register by them?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (d) 
As per para 10.11.1 of the Civil Accounts Manual, PAOs 
in the Ministries are required to nr«aintain the Investment 
Registers for the Investments made by the Union 
Government, Inter-alla, in Statutory Corporatkms, Public 
Sector Companies, other Joint Stock Companies, co­
operative banks and Societies. Investment Registers in 
respect of investments made by Department of Economk; 
Affairs are being maintained accordingly.

[Tran^a^n]

Export Performance

4295. SHRI SHIVRAJ SINGH CHOUHAN:
SHRI VIJAY KUMAR KHANDELWAL:
SHRI UTTAMRAO DHIKALE:

WiH the Minister of COMMERCE AND INDUSTRY 
be pleased to state:

http://www.finmin.nic.in
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(a) whether country's overaH exports since 1999 
onwards has steadily declined against the target fixed;

(b) if so, the reasons therefon

(c) the sectors which have shown negative export 
growth during at>ove period;

(d) the sector-wise and year>wise total export made 
from India during 1999 to 31 March, 2002 alongwith the 
target fixed for that period;

(e) whether trade deficit has also gone up during the 
above period;

(f) if so, the year-wise details of trade deficit for 
these above period;

(g) the reasons behind widening trade deficit in the 
country; and

(h) the steps being taken/(>roposed to be taiten by 
the Government to improve the position?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) No Sir, the overall export growth of India has 
been increasing since 1999-2000. A growth rate of 21% 
was achieved during the year 2000-2001 which was tfie 
highest in the last decade.

(b) Does not arise.

(c) and (d) As per the available data from Directorate 
General of Commercial Intelligence and Statistics 
(DGCI&S), Calcutta, sector-wise and year-wise export 
perfomiance during the last three years are as under—

Sectors 1999­
2000

2000-01 April-
Nov.

2001-02

1999­
2000

2000-01 April-
Nov.

2001-02

Value in US $ million %Growth (over previous 
year)

Plantation 743 693 431 -21.72 -6.77 752

Agri & allied prod. 3665 3867 2358 -833 SS2 3X)5

Marine Products 1183 1394 844 1339 17.87 -1230

Ores & Minerals 916 1158 735 2S4 26 A -1.61

Leather & MFRS 1590 1951 1306 -424 22.72 -255

Gems & Jewellery 7502 7390 4501 2653 -150 -9/46

Sports Goods 67 69 46 -8^6 2M 434

Chemicals & Related Products 4912 6184 4064 17.94 2539 1.70

Engg. Goods 4386 5716 3601 15.27 3032 -4.00

Electronics Goods 727 1119 797 23.67 54i)1 1738

Project Goods 39 27 10 -44.90 -31/11 5249

TextUes 9169 10795 6420 10.17 17.73 -10.22

Handicrafts 669 669 367 5.61 -0.05 -2346

Carpets 645 582 343 18.68 -935 -1647

Petroleum Products 30 1819 1399 -6648 59674 2446

Total Exports 36715 44328 28239 1033 20.74 -1.70
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The year-wise export growth achieved as against the 
target are as under:

(in US$)

Year Export Growth Year-wise target fixed

1999-2000 10.8% 113%

2000-2001 21% 18%

(e) No Sir. the trade deficit has fallen in 2000^1 
compared to 1999-2000, while in 2001-02, there is only 
a marginal increase.

(f) Trade deficit, as per the data available from the 
DQCI&S, Calcutta, for the last two yeare and for the 
current financial year upto Feb., 2002 are as under

(in US$ million)

Years Trade Deficit

1999-2000 ( - )  12848

2000-01 ( - )  5976

2001-02 (April-Feb.) Provisional ( - )  6766

(g) Does not arise.

(h) As a medium term measure, strategies and 
policies have been announced for the period 2002-07 
which aim at achieving 1% of world exports by the year 
2006-07. The EXIM Policy for 2002-07 announced recently 
has also incorporated a number of measures to 
productively promote exports which inter alia include 
pemiitting off shore Banking units in Special Economic 
Zones, transport subsidy for export of certain agricultural 
products, development of centers of export excellence, 
additional support for electronic hardware exports, further 
reduction in transaction cost etc.

[English]

Cases of Under Valuation

4296. SHRI SUKDEO PASWAN:
SHRI C.N. SINGH:
SHRI G.S. BASAVARAJ:

Will the Minister of FINANCE be pleased to state:

(a) whether the Government have decided to act 
tough on under valuation cases;

(b) if so. the details thereof;

(c) whether all the customs formations and custom 
houses in the country have t>een given directions in this 
regard:

(d) if so, the details thereof; and

(e) the action talcen/proposed to be taken on 
undervaiuatton by customs authorities?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI GINGEE N. RAMACHANDRAN): (a) to
(e) Yes, Sir. The Qovemment has taken a number of 
legal and administrative measures in the recent past to 
check under-valuation of imported goods.

The important legal measures are as mentioned 
below:

(I) Fixation of Tariff values in respect of some of 
the commodities prone to under-valuation.

(ii) Customs Valuation (Determination of Price of 
Imported Goods) Rules, 1988, have been 
amended to elaborate the different situations in 
whk:h the declared value can be consklered for 
rejection.

(iii) Bilateral agreements have been signed with a 
number of foreign countries which would enable 
Government to obtain information on under­
valued imports.

In addition to the above, various administrative 
measures have been taken by the Deptulment to check 
under-valuatk>n, some of whksh are mentioned below:

(i) All the field formations of Customs have been 
directed to scrutinize values being declared for 
sensitive items and maintain vigil on under­
valuation. In this regard, several alerts, circulars 
and instructions have been issued to them from 
time to time.

(II) Special Valuation Branch in all Customs Houses 
have been activated and all Chief Commissionere 
have been directed to create “Special Vakiation 
Teams" in each of the Custom Houses. Time 
limits have been prescribed to finalise provisional 
assessments.

(iii) Instructions have been issued to make enquiries 
and redetermine the values under the proviskMis 
of Rule 10-A of the Customs Valuatkm Rules
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wherever the margin between the price inclusive 
of all the duties vis-a-vis MRP is unreasonably 
large.

(iv) Field Fomiations have been directed to make 
use of the data of contemporaneous prices 
available on the Computer System as also 
information in valuation bulletins/studies etc.,

> circulated by Directorate of Valuation for the 
purpose of scmtinizing the values being declared 
by the importers.

(v) An electronic National Import Data Base has 
been developed to electronically capture the 
import data from all the Customs Stations in 
the country and transmit the same to a central 
server in the Directorate of Valuation on a daily 
basis, where the same data is consolidated. 
Analysed data is sent of all Customs Stations 
so that the values declared at one Customs 
Station can be compared with the data sent by 
the Directorate of Valuation which would help in 
curbing undervaluation.

As a result of these measures, Custom Houses are 
taking very effective action against under valuation of 
goods and the Ministry is monitoring their progress ck)sely.

Tea Gardens

4297. SHRI N.T. SHANMUGAM: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state:

(a) the number of medium and small scale tea 
gardens In the country particularly in TamH Nadu;

(b) whether any proposal is under conskleration of 
the Qovemment for setting up of some more tea gardens 
in the backward areas, for the benefit of Scheduled 
Castes and Scheduled Tribes in the country partksularly 
in Tamil Nadu;

(c) if so, the details thereof, State-wise; and

(d) the details of financial assistance provided by the 
(Jnk>n Qovemment to each State for this purpose?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) The total number of medium and the small 
tea gardens in the country and Tamil Nadu are as under

(b) to <d) During the 10th plan period, the thnist is 
on improving the productivity from the existing tea ganjens 
rather than expansion of the area. However, it is proposed 
to bring in 2500 hectares under tea cultivation during the 
course of the next five years in the backward areas of 
the country which will also benefit Scheduled Castes and 
Scheduled Tribes. It is proposed to bring in 1250 hectares 
in the North Eastern region covering eight States viz. 
Assam, Arunachal Pradesh, Mizoram, Meghalaya, Manipur, 
Nagaland, Tripura and Sikkim. The balance of 1250 
hectares would be covered in the other non-traditional 
areas of the country, including Tamil Nadu.

The Tea Board is extending financial assistahce for 
new planting by way of subsidy O Rs. 97,500/- per het. 
for the north eastern region and Rs. 47,500/- per hec. 
for the non-traditional areas other than north east. The 
extent of financial assistance given during the 9th plan 
period for the various States is noted below:—

Name of States Subsidy 
disbursed (Rs. 

in lakhs)

Area planted 
(in hec.)

Aoinachal Pradesh 191 ;67 533.66

Manipur 15.20 73.12

Nagaland 4241 113.11

Meghalaya 850 22^3

Mizoram 18.96 SOJX>

Tripura 35.89 143.76

Assam 101.10 564.09

Sikkim 5^5 28.23

Non-traditional areas 
other than N.E. 10071 217.90

All-ln(te Tamil Nadu

Medium level gardens 801 174

Small gardens 110,366 60,389

Storage and Transportation of Grains

4298. SHRI ANANDRAO VITHOBA ADSUL: WUI the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state:

(a) whether the Unton Government have received 
bkto from the MNCs for the project for bulk grain handling 
storage and transportation in the country;

(b) if so, the details thereof and reasons for Inviting 
the private companies in this venture; and



1139 Written Answer A P R IL 23, 2002 to Questions 1140

(c) to what extent if will help the country's food 
scenario?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI ASHOK PRADHAN): (a) No, Sir. 
However, M/s RITES on behalf of the Food Corporation 
of India (FCI) have invited Request-for-Qualification (RFO) 
for creation of bulk handling storage and transportation 
facilities at identified locations in the country. 11 
companies including Multi National Companies (MNCs) 
have sent there RFO.

(b) and (c) The following companies have submitted 
the RFO:

1. M/s Karan Singh Binayak

2. Chambal Fertilizers & Chemicals Ltd., ASC 
Material Handling Ltd.

3. Adani Exports Ltd., Punjab State Warehousing 
Corporation, Adani Port Ltd.

4. Reliance Industries Ltd., Reliance Petroleum Ltd.

5. Central Warehousing Corporation, Navayuga 
Infrastructure Corporation Pvt. Ltd., L&T-ECC, 
Cimbna

6. United Builders, SK Oil, Shapoorji Pollanji & Co 
Ltd.

7. Jagson International Ltd., Gammon India Ltd., 
Tittagarh Wagons Ltd.

8. Aban Lloyd Chiles Offshore Ltd., Nuzlveedu 
Seeds Ltd., SICAL, Global Industries

9. Escorts Ltd. CMC Engineering & Management 
Ltd.

10. Container Corporation of India Ltd.

11. Cargill Incorporated USA, Cargill Indra Ltd. 
Punjab Markfed.

The Government has announced a National policy 
on handling, storage and transportation of foodgrains in 
order to hamess the efforts and resources of pubik: and 
private sectors, both domestte and foreign, to devek>p 
and operate integrated infrastnjcture in bulk handling, 
storage and transportation of foodgrains. It will reduce 
storage and transit losses and modernise the system of 
handling, storage and transportation of foodgrains.

4299. DR. BALIRAM: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state:

(a) the quantity of apple exported during the last 
three years alongwith the gross value thereof;

(b) the countries to which export was made; and

(c) the measures taken by the Government to boost 
up the export of apple?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) The quantity of apple exported and the value 
thereof for the last three years is as below:—

Oty. Mts 
Value Rs. Lakh

Export of Apple*

1998̂ 199»00 2000̂ 1

CXy. Value CXy. ViAM Q»y. Value

7442 1002.35 5476 884.34 2847
•

417i9

(Source : APEDA)

(b) The migor exports have been to Bangladesh, 
Belgium, USA, Singapore, Sri Lanka, U.K., Malaysia, etc. 
(Source : APEDA)

(c) Government has approved creatton of an Agri 
Export Zone for overall devek>pment of apple industry for 
export in Jammu & Kashmir. For improving quality of 
apples in Jammu & Kashmir and Himachal Pradesh, 
Technical Coordinators for organizing Integrated Training 
Programmes have been appointed. Government has been 
encouraging export of fruits including apples through 
various schemes, such as arranging buyer-seller meets: 
partKipation in intemattonal fairs and exhibitions: setting 
up of integrated cargo handling and coM storage facilities 
at various Intemattonal Airports, etc.

Investors Protection Fund

4300. DR. C. KRISHNAN: Will the Minister of 
FINANCE be pleased to state:

(a) when was Investor Protection Fund created and 
what was its purpose; .

(b) the details of Investor Protection FutkI presently 
lying with each stock exchanges in the country;
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(c) out of these funds, how much funds has been 
utilized by each stock exchange during the last three 
years, year-wise;

(d) whether any review of the scheme has been 
conducted either by SEBI or RBI or by Government in 
the past;

(e) if so, the details thereof;

(f) whether any steps are being taken to revitalise 
the Investor Protection Fund to help the share holders 
who lost by investing in paper companies whnh have 
disappeared from the scene; and

(g) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) The 
Ministiy of Finance vide drcular no F14/4/SE/85 dated 
August 22, 1985 had advised all stock exchanges to set 
up customer protection funds (i.e. investor protection 
funds) to meet the claims of investors against defaulting 
brokers. Accordingly, such funds were established by stock 
exchanges. Separately, pursuant to the provisions of 
Section 205C of the Companies Act, 1956, the Central 
Government has notified the establishment of a Fund 
called the Investor Education and Protection Fund with 
effect from 1.10.2001, to be used for the purpose of 
promotion of investor awareness and protection of the 
interests of investors. Rules for operationalising the Fund 
have also been notified.

(b) The details as fumlshed by stock exchanges to 
the Securities and Exchange Board of India (SEBI) are 
given in the enclosed statement-1.

(c) The details regarding utillzatton of these funds 
are given in the enclosed statement-ll.

(d) and (e) In January 1996 SEBI issued a circular 
whereby the amount of compensation available against a 
single claim of an Investor arising out of default by a 
member broker of a stock exchange was increased to 
Rs. 1 lakh in case of major stock exchanges, Rs. 25,000/­
in case of smaller stock exchanges viz. Qauhati, 
Bhubaneshwar, Magadh & Madhya Pradesh and to Rs. 
50,000/- in case of other stock exchanges. Nattonal Stock 
E«;hange has raised the limit to Rs. 5 lakhs and Bombay 
Stock Exchange has raised it to Rs. 10 lakhs.

(f) and (g) The Investor Education and Protection 
Fund set up by the Central Government has been in 
existence only for about six months. As mentioned above, 
the Fund shall be utilised for promotion of investors’ 
awareness and protection of the interests of investors.

Statements

IFF wHh &ock Exchanges as on 31.12.2001

S.
No.

Name of 
exchange

Coipus of IPF 
as on 

31.12.2001 
(figures in 

crores)

1. BSE 14934

2. ASE 3.70

3. CSE 7j06

4. MSE 0J21

5. DSE 6.15

6. HSE MS

7. MPSE 0.12

8. BQSE 3i)9

9. COSE 0.71

10. UPSE 2.99

11. PSE 0.10

12. LSE 056

13. GSE 0.19

14. MGSE 0.12

15. Magadh 0.04

16. JSE 0.15

17. BHSE 0,14

18. SKSE 033

19. VSE 0J1

20. OTC 1A6

21. COIMSE 043

22. NSE 77.02

23. ISE 0X)1

Total 256.17
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StatemenNI

Funds Utilised from IFF

S.
No.

Name of 
exchange

Amount disbursed 
(figures in crores)

1998-99 1999-2000 2000-01

1. BSE 0.97 1.29 131

2. ASE NIL NIL NIL

3. CSE NIL NIL NIL

4. MSE - - 0.005

5. DSE NIL NIL NIL

6. HSE 0.05 NIL NIL

7. MPSE - - NIL

8. BGSE NIL NIL 0.03

9. COSE - - NIL

10. UPSE 0.02 0.06 0.16

11. PSE 0.00 0.00 0.04

12. LSE NIL 0.01 -

13. GSE - - NIL

14. MQSE - - NIL

15. Magadh - - NIL

16. JSE NIL NIL NIL

17. BHSE - - NIL

18. 8KSE NIL NIL NIL

19. VSE NIL NIL NIL

20. OTC NIL NIL NIL

21. COIMSE NIL NIL NIL

22. NSE NIL 0.06 031

23. ISE - - NIL

Total 1.04 142 1£6

Amount due against Importara

4301. SHRI RAMJEE MANJHI: Will the Minister of 
FINANCE be pleased to state;

(a) whether more than Rs. 1000 crore are due from 
the importers for the last about ten years as reported in 
CAG's Report No. 1 of 2000 (CivU) in para 8.4.1.;

(b) if so, the reasons for not recovering the money 
from those importers indicating the steps taken in that 
behalf;

(c) the details of dues pending against each importer 
and since wtien, importer>wise;

(d) the measures taken by the Government to recover 
the said dues from the importers; and

(e) the details of goods etc. imported by those 
importers giving the reasons for importing those goods?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) Yes 
Sir. The amount outstanding for recovery from various 
importers as at the end of 1996-90 was Rs. 1850.71 
crcres.

(b) Vigorous steps for recovery of dues from importers 
are being taken. Responsibility for ensuring timely 
deposit rests with the importers. (Proiect Implementing 
Agencies).

(c) Details are enclosed in the statement.

(d) Based on the action taken, recovery of Rs. 
1483,48 crores of the amount outstanding upto 1998>99 
has been made upto March, 31st 2002. The balance 
outstanding from these importers is Rs. 367.23 crores for 
which matter has been taken with the concenwd Project 
Implementing Agencies.

(e) Items imported by the Project Implementing 
Agencies vary, according to the requirements of each 
Project The details of items imported by each Proiject is 
not rsadUy available.
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Statement

Status of In^xnter-vriss outstanding of 1998-99 as on 31.3.02

to Questions 1146

SI. No. Importer Name Outstanding (Rs. in Crores)

1 2 3

1. Andhra Pradesh State Electricity Board, AP 4.75

2. Bhilai Steel Plant 0S^

3. Banaras Hindu University 5.66

4. Boi<aro Steel Plant 0.02

5. Cancer Institute Adyar, Chennai 0.08

6. Chief Conservator of Forests, AP 0.02

7. Central Electricity Authority 1.94

8. Coal India Limited, (WB) 2144

9. CMAL, Delhi 0.04

10. CMPDI, Ranchi 0.87

11. Cochin Port Trust 037

12. Delhi Electric Supply Undertaking. Delhi 7.93

13. Government of India, Dis-investment Commission 1.27

14. Departntent of Tele-Communications 2.75

15. District Poverty Initiative Project 146

16. DWSSDU (MCD), Delhi 21J28

17. The Fertilizers & Chemicals Travancore Limited 0.46

18. Min. of Finance (DEA) 3.72

19. Fertilizer Corporation of India 020

20. Gas Authority of India limited 0.09

21. Helicopter Corporation of India 67.24

22. Hindustan Copper Limited 2J5

23. Housing Urban Developtnent Corporation 2J)7

24. Indian Council cf Agriculture Research Institute 4J02
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1 2 3

25. Institute of Child Healtti Hospital for Children 030

26. Indian Fanner Fertilizer Cooperative Limited 143

27. ITI, Naini, Allahabad 146

28. J&K Cable Car 0.16

29. Jhanjra Bhilai Steel Plant 0.09

30. Kerala Forestry Project-KA 0.72

31. KRI6HC0 Rain Farming & Eastern & Western Ghatproject 0.71

32. Laksadeep Administration 057

33. Lady Harding Medical College & Associated Hospital 16.29

34. Mysore Cements Ltd. 043

35. Minerals & Metals Trading Corporation 144

36. Ministry of Agriculture, Deptt. of A.H.D. 1346

37. Ministry of Environment & Forests 146

38. Ministiy of Health & Family Welfare 2737

39. Ministry of Home Affairs, New Delhi 023

40. Ministry of Power, (IPC-II) 1.72

41. Ministry of Railway 9.06

42. Ministry of Surface Transport 2839

43. Ministry of Tourism 949

44. Ministry of Water Resources, New Delhi 058

45. National AIDS Control Organisations, Mo H & FW 0.47

46. National Highway Authority of India, Delhi 0.06

47. Oil and Natural Gas Commission 6.79

48. Pawan Hans Ltd. 5744

49. Pyrites, Phosphates & Chemicals Ltd. 24.95

50. Raod & Building Deptt. Qujarat 0.11

51. RaU Coach Factory Kapurthala . 0.19
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1 2 3

52. Rural Electrtfteation Corporation 0.18

53. Rail Coil Spinning, Sithouli 0.71

54. Technology Dev. & Infonnation Company Ltd. 0.07

55. Tamllnadu State Electricity Board 1^7

56. Videsh Sanchar Nigam Limited Bombay 647

57. Water Resource Development, Punjab 0.18

58. Indian Oil Corporation 0.06

59. Railway Board 131

60. Maharashtra State Electricity Board 0.01

61. Bihar State Electricity Board 0.65

62. Madras Urt>an Devetopment Project 0.04

63. National Themwi Power Corporatton 0,07

Total 367.23

[Translation]

Amendment In Central ExcIm  Duty Act, 1984

4302. SHRI BRAHMA NAND MANDAL; Will the 
Minister of FINANCE be pleased to state:

(a) whether the Government propose to amend the 
Central Excise Duty Act, 1984 for assuming wider powers 
with a view to increase taxes;

(b) if so, the details of amendments proposed; and

(c) the time by which it is likely to be amended?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI GINQEE N. RAMACHANDRAN): (a) No 
Sir.

(b) and (c) Does not arise in view of the reply to 
part (a) above.

PSUs Referred to BIFR

4303. SHRI RAM TAHAL CHAUDHARY: Will the 
Minister of FINANCE be pleased to state:

(a) the number of PubHc Sector Undertakings referred 
to BIFR more than three years ago out of a total of 64 
undertakings referred to it;

(b) the reasons for delay in taking the required actton;

(c) the PSU-wise, time by when these proposals for 
revival are pending for conskleratton with the BIFR; and

(d) the rules regarding time limit prescribed for 
disposal of the cases?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) The 
Board for Industrial & Financial Reconstructkm (BIFR) has 
reported that as on 31.12.1998, l.e., three years ago, 92 
State Pubnc Sector Undertakings (SPSUs) and 69 Central 
PuUk: Sector Undertakings (CPSUs) were registered with 
the Board. Out of this 75 SPSUs and 41 CPSUs were 
disposed off as on 31.1.2002.

(b) The procedure required to be foltowed by BIFR 
in registering the cases and in sancton of the schemes 
is a time consuming process. Further the sick companies 
go in appeal before AAIFR u/s 25 of Skk Industrial 
Companies (Special Provistons) Act, 1985 (SICA) and



1151 Written Answer A P R IL 23. 2002 to Queathns 11S2

approach High Courts/Supreme Court by invoking writ 
jurisdiction against the orders of BIFR and when such 
cases are remanded back to BIFR, the whole procedure 
is required to be followed again resulting in taking 
comparatively longer time in disposal of such cases.

(c) The PSU-wlse details of pending cases of 17 
SPSUs and 28 CPSUs with the date since pending (date 
of order) are given in the statement attached.

(d) SICA provides the following time limits for dealing 
with cases at different stages of the proceedings:

I. Filling of reference by sick company-60 days 
from the date of finalization of duly audited 
accounts;

II. Inquiry by the Operating Agency (OA)*60 days

III. Preparation of Rehabilitation Scheme by the OA- 
90 days

IV. Circulation and sanction of schemes by the 
Board-60 days.

Though efforts are made t>y BIFR to adhere to the 
above time limit, it woukl not be practicable to indicate 
and specific time frame by which final decisions are 
anived at in view of the reasons mentioned in part (b) 
above.

Statement

S.No. Name of Central Public 
Sector Undertaking

Order Date

1 2 3

(A) DRAFT SCHEME CIRCULATED

1. Tyre Corporation Ltd. 20 )̂2.1997

2. Bharat Ophthalmic Glass Ltd. 24.06.1997

3. National TextUe Corporation Ltd. (APKKH) 13.09.2001

4. N.T.C. (Gujarat) Ltd. 23.10J001

5. N.T.C. (Maharashtra North) Ltd. 23.10.2001

6. N.T.C. (MP) 14.09.2001

7. N.T.C. (WB A B and 0) 23.10J001

8. N.T.C. (UP) Ltd. 18X)92001

9. N.T.C. (South Maharashtra) Limited 23.10.2001

10. NTC (DPR) Umited 23.10J001

11. Hindustan Fk>urcart>ons Limited 04 D7.2001

12. Cement Corporation of India 12X)6.1998

13. Bharat Immunologicals Corporations 03X>1.2001

WINDING UP NOTICE ISSUED

14. Bharat Pumps & Compressors Ltd. 15.11.2001

15. IDPL 23.02.2001
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16. U.P. Drugs and Pharmaceutical Ltd. 24JOS2000

17. National Jute Manufacturers Association 23.02.2001

16. The Indian Iron & Steel Co. Ltd. 19.09.2001

19. Hindustan Photo Films MFG. Co. Ltd.

UNDER INQUIRY

10.052000

20. l-iindustan Antibiotics Ltd. -

21. NEPA Limited -

22. Praga Tools Limited

FAILED REOPENED

—

23. Triveni Structural Limited 12.09J001

24. Richardson Crudas Limited 22.01.2002

25. Orissa Drugs & Chemicals Limited 01.01.2001

26. Project & Development India Limited 24.10.2000

27. Bum Standard Company Limited 14.09.2001

28. Jessop & Company Limited 17.08.2000

(B) NAME OF STATE PUBLIC UNDERTAKING

DRAFT SCHEMES CIRCULATED

1. Gujarat Dairy Development Corporation 04.062001

2. The Travancore Sugars & Chemicals Limited

WINDING UP NOTICE ISSUED

08XJ9.1999

3. Keltron Rectifiers Umited 11.052000

4. Indian Turpentine & Resin Umited 29.082000

5. Trivandmm Spinning Mills Limited 01.122001

6. Nandgunj Sihori Sugar Company Limited 13X)32000

7. The Mysore Lamp Works Limited 09.11.1999

8. Nagaland Pulp & Papers Co. Limited 13.112001

9. Electronics Systems Punjab Limited 30X)32001
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1 2 3

UNDER INQUIRY

10. Textile Corporation (Marathwada) Limited 01.06.1996

11. Maharashtra State Oilseeds Commercial AN 11.04.2001

FAILED AND REOPENED

12. Autokast Limited 24M2001

13. Orichem Limited 01.08.1999

14. NGEF Limited 07.02.2001

REMANDED BY BIFR

15. U.P. State Textile Corpn. Limited 12.10.2000

STAY ORDER BY COURTS/AAIFR

16. Uptron India Limited 01.07.1999

17. ABS Spinning Orissa Limited 01.09.2000

SCa/STs on S«l«ctlon CommlttM*

4304. SHRI RAMDAS ATHAWALE: Will the Minister 
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
be pleased to state:

(a) whether in a conference of Members of Parliament 
belonging to SCs held in December, 1999 while drawing 
attention of the Government had expressed deep concern 
over unsatisfactory position of representation of SCs/STs 
on higher posts and had recommended that are member 
of SC/ST community should be included in all such 
Selection Committees/Boards entrusted with task of 
identifying, short-listing, recommending, preparation of 
panel, mection and recruitment or Board of Directors, 
ChainTMp^naging Directors of Public Enterprises and 
for the post of Joint Secretary and higher posts in the 
Government of India;

(b) if so, the details of steps taken for bringing 
statutory charges for amending existing instructtons for 
inclusion of persons belonging to SC/ST in the said 
selection Boards/Committees;

(c) the year-wise number of appointments made on 
saki posts during last three years in his Ministry; and

(d) the details of the percentage of SC/ST candkiates 
out of these?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (DR. 
VALLABHBHAI KATHIRIA): (a) Yes, Sir, a Conference of 
Members of Parliament belonging to SCs/STs was held 
in December 1999 on SC/ST development. One of the 
recommendations made in the sakJ conference was that 
there should t>e SC and ST memt>ers in the Recruitment 
Boards/Selection Committees.

(b) The Government of India has issued guidelines 
that the Ministries/Departments etc., should keep in view 
the folk)wing recommendations contained in the 4th Report 
of Parliamentary Committee on Welfare of Scheduled 
Castes and Scheduled Tribes while nominating officers 
on the Departmental Promotion Committees, Selection 
Boards etc., for recruitment/promotion to posts/services:—

Recommendation No. 14

*.......... All Selection Boards or Recmitment Authorities
should include among them at least one SC/ST 
member".

Recommendation No. 36

The Committee feel that with a view to make these 
Departmental Committee (Promotton seiectk>n etc.) 
more representative a SC/ST offteer should also be 
included in each of these Committees set up by 
various Ministries/Departments/Offices*.
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Instructions hav« also been issued that the Ministries/ 
Departments etc., should endeavour to nominate to the 
maximum extent possible, a SC/ST officer on the Selection 
Boards/Departmental Promotion Committees (DPC) 
constituted various posts/services under them. Particularly 
where a Selection Board or DPC has to make bulk 
selection for a large number of vacancies say for 30 or 
more at a time, no effort should be spared in finding a 
SC or ST officer for incluston in the Selection Board/ 
DPC.

(c) and (d) With a view to alleviate the problem of 
collateral security as an impediment in flow of credit to 
SSI Sector, a Credit Guarantee Scheme for Small 
Industries was launched in August, 2000 to cover collateral 
free and third party guarantee-free loans of commercial 
banks upto limit of Rs. 25 lakhs per bon'ower to new 
and existing SSI Units. The Scheme is being operated 
by Credit Guarantee Fund Trust for Small Industries 
(CGTSI) promoted jointly by Small Industries Development 
Bank of India and Government of India.

(c)

1999 2000 2001

Board of Directors 5 9 21
CMD/MD

Joint Secretary and 2 3 —

above

(d) No SC/ST was appointed among them.

[English]

Collateral Security For Loan

4305. SHRI P.S. GADHAVI: Will the Minister of 
FINANCE be pleased to state:

(a) whether collateral security adversely affected the 
industrial growth and development of economy;

(b) whether at present collateral security is not 
insisted upon for loans upto Rs. 2 lakh only;

(c) whether the Government have, received 
representations to increase this limit to Rs. 10 lakh; and

(d) if so, the steps the Government have taken or 
propose to take in this direction?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) Reserve 
Bank of India (RBI) has reported that its reporting system 
does not generate information about the applications 
rejected by Banks for lack of collateral securities. In the 
absence of such a data, it is diffk:utt to state that collateral 
security has adversely affected the industrial growth.

(b) Collateral free loans are available upto a borrowal 
limit of Rs. 5 lakhs to all units under Small Scale 
Industries (SSI) Sector. Collateral free loans are also 
provkled under the PMRY to industries with a project 
cost limit of Rs. 2 lakh to indivkluais and Rs. 5 lakhs 
under partnership. For other non-fami sectors, the limits 
for collateral free toans is Rs. 25,000/-.

Public Debt Management

4306. SHRI BASUDEB ACHARIA: Will the Minister 
of FINANCE be pleased to state:

(a) whether the Union Government have taken 
decision delinking public debt nrmnagement from the ambit 
of Central Banking function;

(b) if so, the reason therefor,

(c) whether the separation will have adverse effect 
on federal structure; and

(d) if so, the details thereof and the steps taken by 
Govemment to review the decision?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) No, Sir.

(b) to (d) Do not arise.

Export Promotion Capital Good* Schemas

4307. SHRI ANANTA NAYAK: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state:

(a) the details of various Export Promotion Capital 
Goods Schemes under operation at present;

(b) whether the Govemment have a proposal to scrap 
those schemes by 2005;

(c) if so, tfie details thereof and the reasons therefor;
and

(d) the expected increase/decrease in export as a 
result thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) to (d) Tlie Export Promotk>n Capital Goods 
Scheme permits imports of capital goods at 5% Customs 
duty sut̂ ect to the fulfilment of an export obligation of 5
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times the CIF value of capital goods over a period of 8 
years. The export obligation period is 12 years in the 
case of EPCG licences of units in the Agri export zones, 
BIFR units taken over under a restnicturing plan and all 
licences for CIF value of Rs. 100 cr. or more. There is 
no proposal before the Govemment at present to scrap 
this scheme by 2005.

Loan to Government owned Companies

4306. SHRi PRABHUNATH SINGH: Will the Minister 
of FINANCE be pleased to state:

(a) the policy of the Government for advancing loans 
to Govemment owned companies;

(b) whether loans worth Rs. 1123.33 crore have been 
advanced without finalising terms and conditions of the 
loans as had been brought out by the CAG in its Report 
No. 1 of 2000 (Civil) in para 8.11;

(c) whether it is a usual practice of the Govemment 
to advance loans without finalising temns and conditions 
thereof;

(d) if so, the details of all such Government 
companies to whom loans were advanced and are yet to 
be recovered;

(e) the purpose for which loans were advanced and 
were the loans used for those purposes only; and

(f) if not, the reasons therefor?

THE (MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (f) 
The tenns and conditions under which Govemment loans 
are advanced to the Govemment owned companies are 
guided by General Financial Rules and orders issued 
thereunder from time to time. Of the four institutions 
mentioned in para 8.11 of C&AG‘s Report No. 1 of 2000 
(Civil), in case of Delhi Metro Rail Corporation, although 
the terms and conditions of the Loan had been settled, 
the administrative Ministry had inadvertently classified it 
as a loan sanctioned without finalising the terms and 
conditions. Loan advanced to Food Corporation of India 
was converted into equity subsequently. Matters relating 
to finalisation of terms and conditions of loans advanced 
to the remaining two Institutions mentioned in C&AG's 
report is being pursued by the Controller General of 
Accounts with concerned Ministries.

[Translation]

InduBtries in the Country

4309. SHRI KAILASH MEGHWAL:
SHRI RAM TAHAL CHAUDHARY:
SHRI LAXMAN GILUWA:
SHRI HARIBHAI CHAUDHARY:
SHRIMATI RAJKUMARI RATNA SINGH: 
SHRI BIR SINGH MAHATO:

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state:

(a) the number of major, medium and small scale 
industries functioning in the country at present, State- 
wise;

(b) the number of industries out of above have been 
established after 1996 onwards in each State;

(c) the numljer of wori<ers engaged in these industries 
in each State;

(d) the number of industries closed down due to 
various reasons during the last three ^ears in each State, 
year-wise and State-wise;

(e) the number of woriters rendered jobless as a 
result thereof, State-wise;

(f) the steps taken/proposed to be taken for the 
revival of those closed units;

(g) whether the Government are aware that 
industrialists are not interested in setting up industries in 
several States due to lack of infrastructural facilities;

(h) if so, whether some State Governments have 
submitted proposals requesting for setting up of industries 
in their States so that balanced industrial development 
can be maintained and job opportunities may t>e created; 
and

(i) if so, the details thereof and the response of the 
Union Govemment thereto?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) to (c) A statement showing Statewise numtier 
of SSI units and non-SSI units together with woricers 
engaged in the non-SSI units is given in the enctosed 
Statement-1. Estimated empk>yment figure for all SSI units 
for the year 2000-2001 is 18S.64 lakh and for the year
2001-2002 it has been projected to grow to 192.23 lakh.
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(d) and (e) On the basis of the infoimation furnished 
by the Labour Bureau. Ministry of Labour, a statement 
showing the Statewise details of dosed units along with 
the number of workers affected is given in the enclosed 
statement-ll.

(f) The Govemment has taken a number of steps for 
revival of sick industrial units, whk:h include guidelines of 
RBI to banks; amalgamation of sick units with healthy 
units; setting up of Board for industrial and Financial 
Reconstniction (BIFR) under the Sick Industrial Companies 
(Special Provision) Act (SICA), etc.

(g) to (i) The availability of quality infrastructurs is a 
major determinant of growth. Govemment has hence

attached great importance to growth and development of 
infrastnicture sectors. All major infrastructure sectors have 
already been opened to private investment and a number 
of private sector projects are being implemented In power 
generation, telecommunicatfons services, ports, roads and 
airports.

Under the liberalized Industrial policy, setting up of 
industries depends upon the commercial judgement of 
the entrepreneur, whk:h, in turn, depends upon initiathm 
taken by State Governments by way of providing basic 
infrastructure facilities and other incentives. The Central 
Govemment supplements the effort of State Governments 
through schemes such as Growth Centre Scheme, 
Integrated Infrastructure Development Centre Scheme and 
other incentives.

Statements

Name of the State

No. of non- 
SSI units set 
up between 
August 1991 
and March 

2002.

Employment 
In these 

industries (in 
Nos)

No. Of non- 
SSI units set 
up between 

January 1998 
and March 

2002

Cumulative 
total of Registered 

SSI Units 
(as on 

Dec. 2001) 
(Provisional)

1 2 3 4 5

Andaman & Nnobar 0 0 0 1273

Andhra Pradesh 430 68249 205 131333

Arunachal Pradesh 2 107 0 637

Asssam 37 2986 26 26029

Bihar 17 3719 5 87621

Chhattisgarh 44 9586 13 70243

Chandigarh 4 1165 1 3094

Dadra & Nagar Haveli 55 6839 33 1251

Daman & Diu 60 3417 28 1845

Delhi 52 5289 4 19788

Goa 83 11584 47 6321

Gujarat 991 153354 279 189538

Haryana 388 65888 110 55303
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1 2 3 4 5

Himachal Pradesh 33 5949 16 17443

Jammu & Kashmir 9 18361 2 31848

Jharkhand 36 6722 15 40324

Karnataka 200 39876 56 176157

Kerala 93 16819 32 229586

Lakshadweep 0 0 0 80

Madhya Pradesh 293 68086 84 212135

Maharashtra 963 191002 262 150094

Manipur 0 0 0 S728

Meghalaya 6 304 5 2988

Mizoram 0 0 0 4814

Nagaland 0 0 0 1498

Orissa 30 11104 14 * 20547

Pondicheny 36 5969 14 5132

Punjab 305 88835 101 154945

Rajasthan 317 68153 108 89568

Sikkim 0 0 0 338

Tripura 0 0 0 2126

Tamil Nadu 610 103680 208 353063

Uttar Pradesh 506 100643 183 374444

Uttaranchal 26 1898 6 34595

West Bengal 276 60173 159 153141

Location in More than one State 17 4001 4 0

Total 5919 1123758 2020 2654870

Note: Data on Non-SSI units hav* (Man oompilad on tha basis of Industrial Entrapranaur Macnoranda-which hava rapoitad bnplainantatlon 
and Industrial Llcancas Issuad.
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Statmnwit-a

Statewlse Break up of Units Closed down and workers affected during last three years (Provisk>nal)

Name of State 1999 2000 2001

Workers 
affected in 

No. of Units numlsers No. of Units

Wodwrs 
affected in 
numbers No. of Units

WoricetB 
affectMl in 

numbers

Andhra Pradesh 2 114 3 393 0 0

Assam 1 21 0 0 0 0

Bihar 3 90 0 0 0 0

Goa 4 163 6 326 7 403

Qujarat 14 272 25 999 37 1223

Haryana 2 187 4 262 1 20

Karnataka 3 2237 9 624 6 214

Kerala 9 293 9 367 9 695

Madhya Pradesh 9 1552 0 0 0

Orissa 5 350 8 498 2 130

Punjab 51 8202 1 22 1 91

Rajasthan S 269 4 348 1 49

Tamil Nadu 2 630 3 737 7 417

Tripura 18 139 7 104 0 0

Uttar Pradesh 13 559 31 6356 1 627

West Bengal 10 463 5 426 0 0

Chandigarh 3 75 0 0 10 150

Pondicherry 5 91 17 256 5 11

Himachal Pradesh 0 0 6 186 5 255

Total 159 15707 138 11904 92 4285

Note; *Closure* has bMn deflrwd urxtor Section 2 (cc) of the Industilal DItputes Act-1947 as *permanent dosing down of a place of 
wnptoyment or part thereoP.
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[English]

Allocation of WhMt at Export Prices to 
Maharashtra

4310. SHRI PRAKASH V. PATIL: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the proposal, for allocation of wheat at
export price to the bakers in Maharashtra so as to benefit 
poor people, has since been examined by the
Government:

(b) if so, the details thereof; and

(c) if not, the reasons thereto?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI ASHOK PRADHAN): (a) to (c) Yes, 
Sir. The proposal received from the Federation of 
Maharashtra Bakers Association for release of 1 lakh M.T. 
of wheat per month fro the next two years through the 
State Government of Maharashtra at the export price of 
Rs. 415/- per qtl. for producing bakery products at cheaper 
rates was examined, and was not agreed to as there 
was no scheme for providing wheat exclusively to Bakers 
at subsidized rate for conversion into bakery products. 
Like other bulk purchasers of wheat, the bakers of 
Maharashtra are also free to purchase the desired quantity 
of wheat under the ongoing Open Maricet Sale Scheme 
(Donwstic) of wheat the rates in force from time to time. 
From February, 2002, the issue price of open sale wheat 
is being fixed by the FCI State-wise and for the month 
of April, 2002, the issue price of Sound wheat/Lustre lost

wheat (2001-2002) for the State of Maharashtra has been 
fixed at Rs. 895/- and Rs. 655/- per qtl. respectively.

[TransiattonJ

Offtake of Foodgrains

4311. SHRI RAMSHAKAL: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state:

(a) whether the offtake of foodgrains is lowest in 
poorest States in the country;

(b) if so, the details thereof; and

(c) the compulstons expressed by the poorest States 
for improper implementation of the pubik: distribution 
system in general and particulariy for the people living 
below the poverty line?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI ASHOK PRADHAN): (a) and (b) 
Statements showing the State-wise allocation, offtake and 
% offtake of foodgrains (rice and wheat) under the 
Targeted PubIk: Distribution System (TPDS) during 2001­
2002 (upto February, 2002) are given in the enclosed 
statement-1 and statement-ll.

(c) The lifting of foodgrains (rioe and wheat) by 
StatesAJTs under Targeted Public Distribution System 
(TPDS) depends on several factors, the most important 
being the parity between the Central Issue Prices (CIPs) 
and the open martcet prices; availability of foodgrains in 
the open maritet; purchasing power of PDS consumes 
especially those belonging to the below poverty line (BPL) 
category; quality considerations; and the food habits of 
the people in different regtons of the country.

Statem ent

(Rkie-2001-2002)

Statement stiowing Allotment, Offtake and % Offtaice of Rice from April, 2001 to Feb., 2002 (P) 
under Targeted Public Distribution System (TPDS)

(in ‘000 tonnes)

S.No. State BPL APL AAY Total BPL APL AAY Totd BPL APL AAY Total

1 2 3 4 5 6 7 B 9 10 11 12 13 14

1. Andhm Pradesh 1384.960 138S;6eO 17U70 2941.910 844J8S 553.625 173 J39 1571J49 60.97 39.95 101/44 53/43

2. Arunachal Pndeih 22592 64/460 0.756 87M8 22J34 18i39 0.242 4U15 100j63 2830 32j01 46.94

3. Assam 474M 28S340 21.114 780.900 368.957 40J15 16i658 426J30 77 J7 14i7 78J90 5459
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1 3 4 5 6 7 8 9 10 11 12 13 14

603i30 a921 SOjOOO 717451 60.129 0552 30549 91730 9.96 Oi6 61.10 1272

278.928 55j011 79iB5 412574 127433 0.190 71502 W9.12S 45« 035 9047 4872

9.905 M9J10 0320 159.935 8743 17762 0.127 26.132 8372 1186 39M 1634

5.964 39^0 0.796 46.030 3705 3855 0 7̂0 7730 53.74 982 84.17 1679

222M6 198JOOO 10725 431591 121566 2.068 10356 133.990 5455 1X)4 9656 31iJ5

0.00 Oi» Oi» OJX OiX) OiX) OM OJOO OjOO OjOO 0;00 OM

168J45 57530 12.991 239266 91588 3480 12703 107771 5478 6J)S 9778 45M

105>(24 137̂ 10 17.176 260710 108.789 112.950 4.072 225811 103.19 82j06 2371 8678

207i02 23.199 32.985 263786 73480 5.099 23409 101.988 3539 21.98 70.97 38M

593.121 407JOCO 57.763 1057884 586.126 356.105 56.110 998341 9882 8750 97.14 9437

342i)67 1260.820 65505 1668392 343.103 20507 54586 418.196 10030 U3 8333 25D7

266.921 58839 52360 378.120 112JD88 0.739 47774 160i01 41.99 176 9174 4247

677JD20 246.180 84.984 1008.184 387722 1327 73.998 462547 5770 054 87j07 4588

32i24 31X60 U76 65760 23i)04 OjOOO 0.140 23.144 7073 OiX) 10.97 3546

40368 104830 2il2 148D10 39465 4477 1.972 45.914 9776 477 70.13 31i)2

15.107 74.910 2893 92820 14724 18.931 2893 36548 98jD5 2577 UOjOO 3938

2im 94.930 1.900 118.905 20.975 3.143 1J52 25.970 95j02 331 9747 21M

818i89 40.920 75i28 935437 454M 11584 74M6 540i78 5553 2831 9844 5782

16514 3D80 01X0 19594 1323 OilOO OMO 1323 8j01 OiXI OiX) 6.75

5.731 8580 1.177 15488 0338 0.154 0484 0.976 5.90 1.79 41.12 630

10^7 32̂ 70 1.008 43.965 10453 5i20 0.954 17j027 lOUl 1770 94i4 3873

1241.905 422840 22>423 1687.168 923.950 0X100 8.960 932.910 7440 OM 39.96 5579

56>474 100320 6786 163580 55332 14J14 5576 75.722 97.98 1477 82,17 4679

677iS8 116J083 69381 863i»2 154481 0.734 OjOOO 155715 2280 0.63 OM 17.99

65171 7.117 6A90 79.178 OjOO 0.00 OjOO OiX) OJX) m OM OjOO

744M 118jD30 45800 mm 202.176 27j086 22744 252D06 27.14 22J95 49i6 27.73

3J88 258S0 OJM 29752 2888 7771 0303 10462 8574 28.13 S8J9S 35.16

4. B lltf

5. ChhatliBgaih

6. Delhi

7. Goa

8. Gujant

9. Haiyana

10.

11.
12.

13.

15.

16. 

17. 

16.

I i:— n riKjll ^1 1  f t  n «hnmcnai naOoan 

Jammu & Kashmir 

Jhaikhand 

Karnataka

14. Kama

Madhya Pradesh

Manipur

Meghalaya

19. MizofSffl

20. NagaM

21. Orissa

22. P u ^

23. Ri4aslhw

24. SikMffl

25. TaniNadu

28. Tfipun

27. UKarPtadesh

28. Uttannchal

29. West eengd

30. A & N Islinds 0
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1 2 3 4 5 6 7 8 9 10 11 12 13 14

31. Chandigaih 0339 1i70 0.26S 2.474 0M4 om 0265 0J09 12.98 OjOO IOOjOO 1249

32. D&NHavsi 2.745 1.980 0.550 5275 1.947 0i66 0370 3JM3 70.93 2839 103M 5845

33. Oanund&Mi 0i83 U10 0.110 1.903 0.024 0219 ojoes 0328 4.12 18.10 7727 1724

34. Lak8hadwBap4 0.00 6i)15 om 6045 0.00 2.000 OjOOO 20» 0X» 3325 OM 33j09

35. ronQHiOify 2 0 ^ 3.190 0.900 24326 7.805 0.110 0J32 8J47 3746 345 9244 35W

Total 9139 JS3 562845S 898.123 1S66S.931 5172.625 1233.922 698J71 710S318 56i0 21.92 77SD 4536

Note: The offtake and allocation under BPL Include figures for drougtit relief and flood relief.
(P) -  Provisional
Note; This includes offtalce figures under decentralised scheme of U.P.(upto November, 2001) but excludes W. Bengal.

SOitement’U

(Wheat-2001-2002)

Statement showing Allotment, Offtake and % Offtake of Wheat from AprH, 2001 to Feb., 2002 (P) 
under Targeted Public Distritmtion System (TPDS)

(In ‘000 tonnes)

S.No. State BPL APL AAY Total BPL APL AAY Tot̂ BPL apl' AAY Total

1 2 3 4 5 6 7 8 9 10 11 12 13 14

1. AndhmPmdeth OjOOO 88JOOO OjOOO 88jOOO 0.000 6^1 OiXX) 6;651 OjOO 736 0X0 736

2. Aiunachal Piadeah 2340 5.830 0.000 8.170 1471 2363 osm 3i34 62.86 4033 OilO 46.93

3. Assam 0.000 113300 0.000 113300 OjOOO 55i63 0.000 55i63 ODO 49.13 OjOO 49.13

4. Bihar 1085247 95J87 75jOOO 1256.134 269377 0264 48J19 318360 24.82 028 64.96 2534

5. ChhatHagath 79.913 37i75 0X100 117388 34M1 1i08 ODOO 36269 4337 427 0.00 30M

6. DaN 9 4 ^ 379j060 1280 475.175 71.158 6462 0498 78.118 75j03 170 38.91 1644

7. Qoa 3.120 18390 0.000 21J10 0.000 1285 OjOOO 1285 Oi» 6.91 OjOO 5.92

8. 601J96 324300 42.900 969.196 297383 1D09 39J91 338383 4945 031 9275 34.91

9. Haiyana 167J012 7.920 24350 199482 58766 0.000 20397 79.163 35.19 OjOO 83j08 39j68

10. 1 I I a r i l  III ftrMrlanhnmcnai riHwui 70M7 35200 8 ^ 114M4 ISMS 5304 8701 32j650 2633 15j07 10031 2847

11. Janimi & Ka*n* 33.172 W.960 S408 119340 38263 41iSS 3.W5 83313 1153S 5170 S9j08 69i9

1Z jnMmna 311395 34J93 49482 395j670 128M8 0iS6 30.118 159782 4136 246 6047 4038
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27.

28.

29.

30.

31.

32.

Manipur

M egh^

13. Karnataka

14. Kanta

15. Madhya Pradeah

16.

17.

18.

19.

20. N a g ^

21. Oriaaa

22. Punjab

23. Rajasthan

24. SUddm

25. Tamil Nadu

26. Tripum 

Uttar Prndeah 

Uttaranchal 

ffWi Mngai 

A&Nldands 0 

Chandigait) 

O&NHavai

33. Damand t  Diu

34. LakshadweepO

35. Pondkiwny

3 4 5 6 7 8 9 10 11 12 13 14

148277 1017S0 14442 264469 146418 62J09 14JD25 223.152 9875 61j63 97.11 8438

0X100 414.920 OjOOO 414.920 OMO 89J11 OAXI 89J11 OjOO 21j62 OXX) 2132

643J11 101475 121550 866236 391244 4v677 110309 506230 6033 4.61 9075 5844

1280.883 455.180 157B34 1893397 664.186 1594 136320 802i00 5135 035 86^ 4238

0X0 18310 OjOOO 18ilO ODOO OilOO OiXXI OiXXI 0X10 OM OXXI OXX)

OMO liJDOO OjOOO 11A)0 OilOO 5.661 OMO 5j661 OjOO 5146 0.00 5146

OMO 11.110 ODOO 11.110 0i»0 8287 OMO 8287 OM 7459 OjOO 7459

S420 16.940 0465 22125 5420 9.748 0500 15M8 lOODO 5754 10753 6834

0i»0 OMO OMO 0̂ )00 0468 OMO OMO 0466 OXXI OXX) OXX) OM

87.943 16il0 17.930 122483 38523 OMO 7.119 45i42 4330 OM 3970 3726

862i(78 359480 101288 1323446 514J80 7461 91.931 613772 S9j63 2j08 9076 4638

OjOOO 1.100 OiXIO 1.100 0.000 0500 OjOOO 0500 . OM 4545 0X)0 4545

OiX» OjOOO OilOO OjOOO OMO 0X100 OMO 0X100 OjOO OXX) OXX) OXXI

OjOOO 14i»0 OMO 14J080 OMO 2500 OMO 2500t 0.00 1776 OM 1776

147454$ 229J79 150.975 1855299 459398 4X)62 OMO 463.960 31.19 1.77 OM 25xn

35̂ 30 14j091 2i50 52571 70322 0.692 OMO 71514 198.77 4.91 OM 136X13

408.157 711J00 45i05 1165i62 306.130 147.175 23477 478782 7549 20i8 5125 41X17

U19 7480 OJOl 9J00 1547 2230 0.128 3.905 9555 2931 63 A8 41.99

4.820 10̂ 70 OJNO 5490 OjOSO 0.000 OjOOO OXSO 1j04 OXX) OXX) 032

0.687 0i50 0220 1457 0357 0.171 0206 0734 51.97 31J09 93j64 5038

0301 0440 0.055 0796 OjOOO 0i)00 0j029 0j029 0X» OjOO 52.73 iM

OMO 0458 OiXX) 0458 ODOO OMO ODOO OMO OM OXXI OXX) OM

0.000 0.220 OAIO 0220
•
OjOOO 0295 OjOOO 0295 OM 134j09 OM 134X)9

7403408 3719558 820JB92 11944258 3520.175 470J93 535.963 4526.931 4755 12j66 6529 37.90Total

Non; Ttit oHMa tnd lixalian 
W«Pn»*nal
Nota INi MudH omikt (gum

Ba Indudt (gum lor draught nW nd bod iM . 

dMmnilwd tchaiM of M.P. and UJ>. tpb NoMmiw, 2001.
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[English]

Import of PuIsM

4312. SHRI K.P. SINGH DEO: Will the Minister of 
CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION be pleased to state:

(a) whether the Union Government propose to stop 
the indiscriminate import of pulses;

(b) if so, the details thereof and the steps taken in 
this regard;

(c) whether the Union Government are also taking 
steps to increase the export of pulses; and

(d) if so, the proposal mooted in this regard for the
2002-2003 financial year?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI V. SREENIVASA PRASAD): (a) 
and (b) The gap in demand and supply of pulses only is 
met by imports, and imports are resorted to match such 
requirements. The imports of pulses during 2001-2002 
were higher compared to previous years due to substantial 
decline in the indigenous production during 2000*2001.

(c) and (d) Exports of pulses are allowed without 
any restrictions. The package restriction on export of 
pulses in consumer packs up to 5 kg has been removed 
from March 5, 2002, and thus exports can freely take 
place during the cun-ent year.

Cuatoms Duty Exemption on Drugs

4313. SHRI VIRENDRA KUMAR: Will the Minister of 
FINANCE be pleased to state:

(a) whether the Govemment have exempted some 
drugs from customs duty;

(b) if so, the details thereof; and

(c) to what extent the exemptk>n duty will have impact 
on the reduction of prices of these drugs?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI GINGEE N. RAMACHANDRAN): (a) Yes 
Sir.

(b) Eight life saving drugs, namely Basiliximab, 
Beractant Intra-tracheal Suspension, Imatlnib Mesilate.

Rivastigmine, Rituximab, Tetrofosmin, Trastuzumab and 
Zoledronic Acid, for treatment of cancer and other critical 
diseases, have been exempted from customs duty with 
effect from 1st March. 2002.

(c) It is not feasible to indk:ate the price impact, as 
prices depend upon a variety of factors.

Duty Free Goods for SEZs

4314. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state:

(a) whether the Govemment have allowed Special 
Economk: Zone developers to source duty free goods 
from both domestic and foreign source for development 
and operation of SEZ;

(b) if so. whether the Government ai;e also 
considering changes in the provisions of coastal regulation 
zones; and

(c) if so, the extent to which the developers are 
likely to be benefited by these steps?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) Yes. Sir.

(b) Draft Notification has been issued by the Ministry 
of Environment and Forests dated 11.1.2002 for inviting 
objections/suggestions from the general public on the 
proposed amendments in Coastal Regulation Zone 
Notification, 1991 which includes some chcmges for the 
Special Economic Zones (SEZs).

(c) These steps are expected to reduce the cost of 
infrastructure and facilitate units coming in such SEZs.

Annual Grants to States

4315. SHRI IQBAL AHMED SARADGI:
SHRI SHASHI KUMAR:

Will the Minister of FINANCE be pleased to state;

(a) whether the Union Govemment propose to reduce 
the annual grants to States;

(b) If so, the details thereof;

(c) whether the Chief Minister of Karnataka has urged 
the Union Qovemment to take Immediate steps to solve 
the financial problems of the State;
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(d) if so, the details thereof;

(e) whether the Union Government's decision to cut 
grants for Karnataka by about Rs. 600 crore for 2001­
2002 has created financial crunch to Kamatalui; and

(f) if so, to what extent the Union Government has 
taiten the Kamatalta's views on this issue?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and
(b) Allocation of non-plan grants by the Central 
Government to States, are guided by the 
recommendations of the Eleventh Finance Commission 
(EFC) while the allocation of Central assistance for State 
Plan is determined by the Planning Commission in 
consultation with the State Government. There is no 
proposal for reduction in allocation made to States.

(c) and (d) Request has been received from CM, 
Karnataka for additional plan assistance of Rs. 200 crores 
as an interim measure to make up for reduction in tax 
devolution’s in 2001-02. Government of India has allowed 
Govemment of Kamataka to raise additional market 
borrowings of Rs. 221.85 crores to supplement the 
resources of the State in the light of lower devolutions 
on account of the shortfall in revenue collections.

(e) and (f) An amount of Rs. 2847.31 crores was 
released to the Govemment of Kamataka against the 
total allocation of Rs. 3173.44 crores made in respect of 
various items of Central Assistance for the Annual Plan
2001-02. The reduction in release of funds was on 
account of shortfall in respect of tied schemes, where 
releases are linked to performance and are based on 
utdisatton of funds or through reimbursements. It is for 
the State Govemment to avail fully their allocations.

Withdrawal of Commodities from Essential 
Commodities List

4316. SHRI SUBODH MOHITE: Will the Minister of 
CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION be pleased to state:

(a) whether the Union Govemment are consklering 
withdrawal of powers conferred by it on State 
Governments and removal of some of the items from the 
list of commodities declared as essential under the 
Essential Commodities Act. 1955;

(b) if 80, the details thereof;

(c) whether the Govemment propose to introduce 
direct income support to farmers instead of the existing 
minimum support price scheme;

(d) if so, the detaHs thereof; and

(e) ttie reasons thereto?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI V. SREENIVASA PRASAD): (a) 
and (b) The Central Govemment has issued an Order 
under the Essential Commodities Act, 1955 allowing 
dealers to freely buy. stock, seM, transport, distribute, etc. 
any quantity in reepect of wfieat, paddy/rfc», coarse grains, 
sugar, edible oilseeds and edible oils without requiring a 
permit or lk:ense therefor under any onler issued under 
the Act. The Order took effect after thirty days from the 
date of its issue (15.2.2002) notwithstanding anything to 
the contrary in any Order made by a State Govemment 
before the comnwncement of the Order.

The Govemntent have also removed the following 
items from the list of commodities declared as essential 
under the Essential Commodities Act, 1955:

1. Cement

2. Textiles Machinery:—

(i) Knitting Machine, (ii) Spinning Machine, 
(ill) Lace Making Machine, (tv) Powetloom and
(v) Processing Machinery.

3. Textiles made from silk

4. Textiles made wholly or in part from man-made 
cetlulosic and non-cellulosk: spun fibres.

5. Textiles made wholly or in part from man-made 
cellulosk: and non-ceUulosk: filament yam.

6. General Lighting Service Lamps.

7. Househokl appliances such as electric irons, 
heaters and the like

8. Electrical Cables and Wires.

9. Man-made celkjiosic and non-celluk>sk: Staple 
fibres.

10. Yam made wholly or in part from any of the 
following materials, namely:—

(i) wool, (ii) man-made cellulosic spun fibre, 
(lil) man-made non-cellulosic spun fibre, (Iv) silk.

11. (i) Man-made cellulosic and Non-cellulosic 
filament yam, (ii) Nylon Tyre Yam/Cord/Fabric.

12. (i) Switches for domestk: and similar purposes
(ii) 2-AMP Switches, (fil) 3-Pin Plugs and SockMs 
outlets.
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(c) to (e) No concrete proposal In this regard is under 
consideration of the Government.

NABARD

4317. SHRI K. YERRANNAIDU: Will the Minister a\ 
FINANCE be pleased to state;

(a) whether the National Bank for Agriculture and 
Rural Development has requested the Union Government 
to provide Rs. 6000 crore for recapitalisation of the bank 
to ensure adequate credit flow; and

(b) if so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and
(b) Presumably, the question refers to recapitalisation of 
Co-operative banks. The Co-operative Credit system 
suffers from systematic short comings and erosion of net 
worth. Government of India had constituted a Task Force 
(known as ‘Capoor Committee’) in April 1999 to study 
the functioning of cooperative credit system and suggest 
measures for its strengthening. The Task Force made 
wide ranging recommendations which have been examined 
by the Government in consultation with State Governments 
and deliberated upon in a conference of Chief Ministers 
of States. It was decided in the above conference to 
constitute a Joint Committee of the Cooperation Ministers 
of select States under the Chairmanship of Union Minister 
of State for Finance. This Committee has since submitted 
its repoit on the required reform and for improving the 
net worth of these institutions which is under consideration 
of the Government. Meanwhile, Finance Minister has 
announced a provision of Rs. 100 crores in the Union 
Budget for the year 2002-2003 for the revitalization of 
the cooperatives and incentivising reforms in the 
cooperative sector.

National Initiative for Child Protection

4318. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of SOCIAL JUSTICE AND EMPOWERMENT 
be pleased to state:

(a) whether the Government have recently launched 
a National Initiative for Child Protection (NICP) for the 
weMara of the children;

(b) if so, the salient features thereof;

(c) whether the proposed NICP also envisages setting 
up of centres for rehabilitation of child labourers;

(d) if so, the details thereof;

(e) whether the NICP also propose to set up Borstal 
centres for rehabiiitatton of Juvenile delinquents/vagrants;

(f) if so, the details thereof; and

(g) the total amount earmarked for the scheme and 
amount sanctioned and spent during the year 2001-2002?

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (DR. SATYANARAYAN JATIYA); (a) 
Yes, Sir.

(b) The National Initiative for Child Protection (NICP) 
is a compaign initiated by the Ministry of Social Justice 
& Empowerment through the National Institute of Social 
Defence (NISD) and CHILDLINE India Foundation (CIF). 
It aims at forming partnership between different allied 
systems with a view to enhancing access to various 
services such as health care, education etc. It also 
provides for training of people working in the allied 
systems in order to make them more effective.

(c) No, Sir.

(d) Does not arise.

(e) No, Sir.

(f) Does not arise.

(g) Since NICP is not a scheme, no specific funds 
are earmarked.

SC/ST Intellectuals Conference at Bhopal

4319. SHRIMATI RENUKA CHOWDHURY: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state:

(a) whether the attention of the Govemnwnt has been 
drawn to the resolutions adopted and conclusions drawn 
at the SC/ST intellectuals conference held at Bhopal 
recently; and

(b) if so, the following action taken by Government 
on the resolutions adopted at the conference?

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (DR. SATYANARAYAN JATIYA): (a) 
and (b) Resolutions adopted by the Conference held at 
Bhopal, Madhya Pradeeh in January, 2002 on matters 
relating to Welfare of Scheduled Castes and Scheduled 
Tribes have been examined and referred to concerned 
Central Ministries for'appropriate actk>n.
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investment In ilBI

4320. SHRI A. BRAHMANAIAH: WUI the Minister of 
FINANCE t>e pleased to state;

(a) whether the Industrial Investment Bank of India 
(IlBI) has sought assistance to tide over its financial 
problems;

(b) if so, the present Government's investment in 
IlBI alongwfth the reasons for the financial problems;

(c) whether a change in management is being 
considered; and

(d) if not, the steps the Government propose to tal<e 
to ensure that the IlBI is not mismanaged?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and
(b) Government of India holds 100 per cent equity 
amounting to Rs. 72.75 crore in IlBI and has also 
subscribed Company's preference shares amounting to 
Rs. 152.25 crore. IlBI suffers from the general problems 
faced by all DFIs consequent on reforms in the financial 
sector and competition from banl(s as well as the 
additional inherent problems associated with a sicl< 
company, which it inherited from the erstwhile IRBI. 
Therefore, IlBI has sought some concession and financial 
supports from the Government. NIC (LTO) funds 
amounting to Rs. 148.87 crore has already been 
converted into long tenn Tier I capital in the fomfi of 20 
years maturity bonds issued by IlBI in favour of 
Govemment.

(c) No Sir.

(d) A number of steps have been taken to strengthen 
it including;

(i) Organisation restructuring

(ii) Redesigning of processes systems and 
appropriate documentation.

(iii) Surplus generation and risk quality management 
orientation among officers.

(iv) Acquisition of lower risk weighted liquid assets 
in preference to term loans/project loans.

(v) Intensive monitoring of assets through dedicated 
loan workout teams.

(vi) Assets restmcturing and compromise settlements.

(vH) Better utilization and disposal of surplus fixed 
assets.

Minimum Support Price for Cotton

4321. SHRI N. JANARDHANA REDDY: Will the 
Minister of TEXTILES be pleased to state:

(a) whether the Govemment are aware that prices of 
cotton prevailing in Andhra Pradesh this year are well 
below the Minimum Support Price announced by the 
Govemment;

(b) if so, whether the cotton growers in Andhra 
Pradesh will be badly hit by this move;

(c) if so, the action being taken by the Government 
to provide the remunerative prices to the cotton growers 
of their produce:

(d) whether the Cotton Corporation of India has 
procured only 1,40,795 Mts. of cotton whksh is much 
below compared to the estimated production of above 15 
lakh Mts. in the State;

(e) if so, whether any directions have been issued 
by the Union Government to CCi to step up its 
procurement operations in the State to provide much 
needed relief to the farmers;

(f) if so, the details thereof; and

(g) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR); (a) to (g) 
Prices of kapas (seed cotton) in most of the cotton 
growing States including Andhra Pradesh have touched 
the Minimum Support Price (MSP) announced by the 
Government. To protect the interests of the cotton 
growers, the Cotton Corporation of India Ltd. (CCI) has 
undertaken support price operation and till 11.04.2002 
the CCI has purchased 2,48,155 MT of kapas (equivalent 
to lint cotton of 4,83,777 bales of 170 kg. each) In the 
State of Andhra Pradesh. The CCI is mandated to 
purchase kapas, without any quantitative restrictions, as 
soon as the price of kapas touches the MSP, as per 
parameters of support price operations.

[Translation]

Revival of Dhule Textile Mill

4322. SHRI RAMDAS RUPALA GAVIT: Will the 
Minister of TEXTILES be pleased to state:
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(a) whether the Government have formulated any 
scheme to revive the Dhule Textile Mill facing closure in 
Dhule town of Maharashtra;

(b) if 80, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) 
Operating Agency (IDBI) fonnulated Draft Rehabilitation 
Scheme for rehabilitation of NTC (SM) which includes 
revival of this mill. This scheme is under consideration of 
BIFR, awaiting concurrence of State Government of 
Maharashtra on the concessions proposed.

(b) and (c) Details could be provided after BIFR takes 
final decision in the matter.

[English]

International Convention of SEZs

4323. SHRI A. VENKATESH NAIK:
SHRI RAM MOHAN GADDE;

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state;

(a) whether KPMQ and FICCI have conducted a study 
on Special Economic Zones;

(b) If so, the details thereof alongwlth the suggestions 
made by FICCI and KPMQ;

(c) the reaction of the Union Government thereto;

(d) whether the FICCI has also organised an 
International Convention on Special Economic Zones to 
attract investors;

(e) If so, the details thereof alongwlth the aims of 
the convention;

(f) whether any steps have been taken or are being 
taken by the Govemnrtent to make SEZs more attractive 
in alignment with the global standards; and

(g) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) to (e) A theme paper on “Drlvtng Growth 
through Special Economic Zones* was presented by

KPMG and FICCI before the International Convention on 
Special Economic Zones held on 21-22 March, 2002 at 
New Delhi organised by FICCI. The paper inter-alia 
covered the rationale for setting up of Special Economic 
Zones (SEZs), intemational experience of SEZs and key 
elements of SEZ development strategy. The suggestions 
made in the theme paper include reduction in cost of 
infrastructure, delegation of powers to the Zone 
Administration, and enactment of Central and State level 
Acts on SEZ. The SEZ polrcy is under constant review 
and the suggestions made in the theme paper would be 
kept in view appropriately.

(f) and (g) The steps taken by the Government to 
make the SEZs more attractive include duty free 
importation/procurement of goods from the domestic 
market for development of SEZs, 100% Foreign Direct 
Investment (FDI) in manufacturing sector under automata 
route for development of township within SEZs with 
residential, educational facilities.

Transportation of Uncleared Import Container

4324. SHRI ARUN KUMAR: Will the Minister of 
FINANCE be pleased to state:

(a) whether the Government, have permitted 
transportation of uncleared import container outside the 
port without Customs Seal;

(b) if so, whether it has not risked the security of 
the import cargo from being tampered; and

(c) if so, the corrective steps taken by the 
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (c) 
To avoid delay in transhipment of imported containers 
and to facilitate trade, the Goods Imported (Conditions of 
Transhipment) Regulations, 1995 were amended with 
effect from 10th October, 2000 to provide that in case of 
a container which has been sealed by one time bottle 
seal by shipping lines or their agents and the customs 
have been informed of the serial number of such seal, 
such container shall not be required to be sealed by the 
Customs as required under the Regulations.

As Shipping lines are required to seal the containers 
by one-time bottle seal as is being used for such sealing 
by Customs, no extra risk to the security of import 
cargo is caused by allowing shipping lines to seal the 
containers.
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imposition of DutiM of indian Staei by USA

4325. SHRI JYOTIRADITYA M. SCINDIA:
SHRt BASUOEB ACHARIA:
SHRI ANANTA NAYAK:

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state:

(a) whether US Government has recently imposed 
30% import duty on various steel imports from India;

(b) if 80, the details thereof;

(c) whether increase of import tariff on steel by US 
Government has affected the Indian Steel industries 
adversely;

(d) if so, the facts in this regard alongwlth the adverse 
impact on steel exports to USA;

(e) the actual export of steel to USA during the last 
three years and actual fall thereof after imposition of 
import tariff; and

(f) the corrective steps being taken by the 
Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) to (f) US President has on 5th March. 2002 
decided to impose safeguard duties of 30% on a broad 
range of steel products imported into USA. However, the 
developing countries Including India have been excluded 
from the remedy action as per the Safeguards Agreement, 
except in the case relating to import of carbon flanges 
from India. In respect of flanges safeguard duty of 13%, 
10% and 7% respectively have been imposed for three 
years and one day which is applicable from 20th March, 
2002. During the course of safeguard investigations, 
Govemment of India became an interested party and had 
made submissions that the US authorities should comply 
with the provisions of the Agreement on Safeguards, in 
particular, exemptions relating to ‘deminimus' imports from 
the developing countries.

Details regarding export of steel and cart>on flanges 
from India to USA during the last three years are as 
under:

(Quantity in Metric Tons)
Year Total 

export of 
Steel 

Products 
to USA 

from IrxJia

Export of 
cartMO flanges 

to USA

% of export 
Of flanges as 
compared to 

exiMrt of 
steel to USA

1998-99 309363 203541 0.65
1999-2000 678065 4834.6 0.712
2000-2001 499672 912257 1.825

(Source: Engineering Export Promotion Council, Calcutte)

It is too early to malte a quantitative estimate of the 
extent of the impact of the Safeguard action.

Value Cap on OEPB Cradit

4326. SHRI M.V.V.S. MURTHI:
SHRI RAM MOHAN GADDE:

Will the Minister of FINANCE be pleased to state:

(a) whether in a bid to check over*lnvoicing of exports 
and revenue leakage, the Govemment are planning to 
impose value caps on DEPB credit for all types of 
products;

(b) if so, the details thereof;

(c) whether a large number of such cases came to 
the notice of the Govemment during the last one year; 
and

(d) if so, the details of such cases and the actton 
taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI GINGEE N. RAMACHANDRAN): (a) to
(d) The information is being collected and will t>e lakJ on 
the Table of the House.

[Translation]

Setting up of Procurement Centres

4327. SHRI RAMJI LAL SUMAN:
SHRI NAWAL KISHORE RAI:

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Union Government have set up 
procurement centres for procuring wheat from April, 2002;

(b) if so, the number of procurement centres proposed 
to be set up by Food Corporation of India, State-wise;

(c) the number of new procurement centres added 
this year in comparison to the last year. State-wise; and

(d) the break-up of amount provided to FCI for 
procurement of wheat. State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI ASHOK PRADHAN): (a) to (c) Yes, 
Sir. The State-wise number of purchase centres being
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operated by the FCI during the Rabi Mariteting Season 
2002-03 as well as centres operated last year is as under

States Purdiased certtras operated 
during 2001-02

Purchased centres being 
operated during 2002-03

Punjab 439 (Exdusively) 
74 (Jointly)

489 (Exdusively) 
89 (Jointly)

Haryana 55 (Exdusively) 
30 (Jointly)

68 (Exdusively) 
52 (Jointly)

Rî aslhan 29 26

Bihar 37 40

Madhya Pradesh 22 198

Delhi 2 2

HiinadMl Pradesh 2 4

UttaratKhal 27 29

Total 717 997

(d) FCI carried out its' procurement operations with 
the Cash Credit facility extended to it by the RBI.* No 
amount is provided State-wise for procurement by the 
Central Government.

lEngtish]

Schemes for the Handicapped

4328. SHRI P.O. ELANGOVAN; Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state:

(a) the number of handicapped persons at present 
in Tamil Nadu and the details of the rehabilitation schemes 
initiated by the Government;

(b) the funds allocated for these schemes during the 
last three years, year-wise and scheme-wise; and

(c) the steps tal(en by the Government to provide 
special equipments/infrastructure facilities to ease the 
hardships faced by the handicapped in daily walks of 
life?

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (DR. SATYANARAYAN JATIYA): (a) As 
per sample survey conducted by the National Sample 
Sun/ey Organisation (NSSO) in 1991, an estimated 12.36 
lakh persons are suffering from some kind of physical or 
sensory disability in Tamil Nadu. The Government is 
supporting a number of rehabilitation programmes which

interalia include education, vocational training, health, 
employment, research etc. for persons with disabilities.

(b) The allocation of funds for disability schemes 
supported by the Ministry during last 3 years are Rs. 
204.69 crores in 1999-2000, Rs. 261.66 crores in 2000­
2001 and Rs. 261.89 crores in 2001-2002.

(c) Under the scheme for Purchase/Fitting of Aids/ 
Appliances assistance is provided to needy persons for 
acquiring necessary aids and appliances. Guidelines & 
Space Standards for Barrier Free Built Environment for 
persons wHh disabilities and Modal Building Byelaws have 
been prepared and circulated to all States/UT 
Governments for incorporating barrier free features both 
inskie and outside buildings.

On Line Banking Services

4329. SHRI SHANKERSINH VAGHELA: Will the 
Minister of FINANCE be pleased to state:

(a) whether some private banks like ICICI, Citi Bank 
and HDFC have introduced on-line banking services for 
paying electricity and telephone bills;

(b) if so, whether the Government propose to 
encourage public sector banks also to introduce the same; 
and

(c) if not, the reasons therefor and if so, by what 
time?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) Yes, 
Sir. Reserve Bank of India (RBI) has reported that private 
banks like ICICI Bank, Citi Bank, HDFC Bank and IDBI 
Bank, have introduced online banking for paying electricity 
and telephone bills.

(b) and (c) RBI has reported that it has issued 
guidelines to banks relating to introduction of online 
banking services through Internet, which include, among 
others, payment of utility bills. Some public sector banks 
are already offering Internet banking services including 
online payment of utility I>ill8.

On*llne Clearance using Digital Signatures

4330. SHRI SADASHIVRAO DADOBA MANDUK: 
SHRI C.N. SINGH:

Will the Minister of FINANCE be pleased to 
state:
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(a) whether customs department had finaiisad plans 
to provide on-line clearances using digital signatures;

(b) if so, the details thereof;

(c) whether all the existing customs points in the 
country will be United by this system; and

(d) if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI QINGEE N. RAMACHANDRAN): (a) and
(b) Yes, Sir. The Customs & Central Excise Department 
is implementing the Indian Customs and Central Excise 
Gateway project which envisages enabling importers, 
exporters, custom house agents, airlines and shipping 
lines to transact their business with Customs electronically 
and securely over the internet or with the help of Value 
Added Networl< Services (VANs) providers from their 
respective offices. For ensuring secure transactions over 
the Intemet, all documents would be transacted through 
the gateway using Digital Signature Certificates.

(c) and (d) No, Sir. Only 23 major Customs locations 
wiH be linked through a network called Indian Customs 
and Central Excise Network (ICENET).

Industrial Growth Centres

4331. SHRI RATIUVL KALIDAS VARMA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state:

(a) whether the Government propose to set up some 
new industrial growth centres in various parts of the 
country particularty in Gujarat during the coming years 
besides the existing growth centres;

(b) if so, the location-wise details thereof;

(c) if not, the reasons therefor; and

(d) the stand of the Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) to (d) No, Sir. The criteria and guidelines for 
selection of Growth Centres were decided by a Committee 
of Secretaries and representatives of all India Financial 
Institution constituted in 1988 under the Chairmanship of 
Secretary, Planning Commission. On the basis of the 
criteria finalised, 71 growth centres have been allotted to 
various States. Since then no additional growth centres 
have been identified and allocated to any State.

Interest of Advance Tax

4332. SHRI G. PUTTA SWAMY GOWDA:
SHRI R.S. PATIL:
SHRI RAGHUNATH JHA:

Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that assesses do not take a 
hue and cry for the refund of advance taxes paM by 
them because of high rate of interest paid by the income- 
tax department as compared to lower rate of interest 
available in the market;

(b) if so, the amount of money likely to be refunded 
by the income-tax department to the assesses and since 
when and how much interest has accrued thereon in 
comparison to what they have earned in the market and 
through banks etc; and

(c) whether there is any proposal to investigate the 
matter of delay in the refund of income-tax and to bring 
to book the people responsible for the delay in refunding 
the amount?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI GINGEE N. RAMACHANDRAN): (a) No 
Sir. The assesses do make a hue and cry for any delay 
in issue of refunds. For delayed refunds, simple interest 
is being paid at the rate of three-fourth per cent for 
every month or part of the month comprised in the period 
from the first day of April of the assessment year to the 
date on which refund is granted. The rate of interest 
paid by the income-tax Department is comparable to the 
rate of interest available in the market.

(b) Not applteable in view of (a) above.

(c) Not applicable in view of (a) above.

[Translation}

Due* Outatanding Against Farmers

4333. SHRI NAMDEO HARBAJi DIWATHE: Will the 
Minister of FINANCE be pleased to state:

(a) whether loan provided to fanners under various 
schemes of Govemment is lying outstanding against them;

(b) if so, the State-wise details thereof upto March,
2002;

(c) whether any recovery has been made during the 
last three years;

(d) if so, the details thereof. State-wise;

(e) whether the Govemn>ent propose to waive off 
long pending outstanding amount of such loans; and
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(f) if so, the details?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (d) 
The Scheduled Commercial Banks balance outstanding 
as also recovery position of agricultural advances (direct 
finance), as reported l>y Reserve Bank of India (RBI), as
on the last Friday of June 1998, June 1999 and June, 
2000 is furnished betow:

(Rs. Crores)

Year Balance
Oulstanding

T(M
Demand

Reeovery Total
Oveidues

June 1998 26903J01 16760JO 11081.89 5678i1

June 1999 31506J8 1M1432 1230578 6108.74

June 2000 35474.93 20469.53 13967J8 6S0U5

The State>wise details of the t>alance outstanding 
loans and recovery made during the last three years are 
given in the enclosed statement.

(e) and (f) Government and RBI are not in favour of 
any loan waiver scheme in view of its possible adverse 
impact on the recoveries and financial discipline. However, 
banks have been advised to consider the possibility of 
settlement of overdues on merits of each case, in respect 
of chronk; defaulting farmers who are unable to repay 
the principal amount together with accunruilated interest 
due to circumstances beyond their control. Further, as 
announced by the Rnance Minister in his Budget Speech 
for 2002*2003 regarding special One Time Settlement 
Scheme for small and marginal fanners to cover old loans 
upto Rs. 50,000, all public sector banks have been 
advised by RBI to formulate a poltey by whteh such loans 
are settled by recovery of principal and waiver oi interest.

Statement

State-wise detalte of the balance outstanding loans and recovery of scheduled commercial t)anks for the years
ending June 1998, June 1999 and June 2000

• (Rs. Lakhs)

S.No. State/UT June 1998 June 1999 June 2000

Outstanding Recovery Outstanding Recovery Outstanding Recovery

1 2 3 4 5 6 7 8

1. A & N Islands 32159 99.15 28738 115.27 661.15 117.02

2. Andhra Pradesh 258610.66 160238.29 400067.09 184713.10 458928.22 196795.90

3. Aainachal Pradesh 963.99 163.01 139535 230.88 148739 10433

4. Assam 24460.23 376158 26271.95 370436 26614.66 412630

5. Bihar 96541.16 23822.98 10367835 26461.95 112403.29 2894633

6. Chandigarh 15187.00 351335 9051.01 1802.24 15888^5 2376 34

7. D & N Haveli 2M 042 140.02 56.03 17038 6535

8. Daman & Diu 7.00 2.18 15.77 0.65 8436 137

9. Goa 5162.97 2017.21 5075.87 154637 20563 36 1537.00

10. Gujarat 11785835 4448648 15911953 6079949 183271.63 6833339

11. Haryana 96773.49 4317449 12399037 4368741* 141958 X)2 56772 30
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1 2 3 4 5 6 7 8

12. H.P. 11716.91 5561.40 12013.98 6291.98 1473823 6760.09

13. J & K 9732 28 1069.10 6333.13 949.61 7068X)5 127655

14. Kamataka 272416.86 121805.96 306879 37 145877.64 370752^ 16717255

15. Kerala 135097.09 63979.97 153417.04 61710.63 165232 35 8468732

16. Lakshadweep 3838 20.05 60731 3933 112456 3650

17. M.P. 231267J8 6231534 223321.99 86395.14 24316126 7113945

18. Maharashtra 244784 36 102128.93 297429.16 111864.66 31473429 150541XM

19. Manipur 1702.75 82 49 1977 38 9520 169053 32736

20. Meghalaya 160758 177.99 208641 17357 1841.06 27931

21. Mizoram 472.77 4333 562.93 5037 691.74 31237

22. Nagaland 1971.65 413.07 2029.03 43627 2183.65 111.08

23. NCT of Delhi 25443.70 169026 819253 1287.00 9065.92 158034

24. Orissa 57453.69 1447353 6574531 15033.13 6723725 14846.12

25. Pondicheny 7520.61 2817.98 7447.19 2947.98 933521 4043.73

26. Punjab 18920628 102322.04 232479.19 11023221 25572759 12659854

27. Rajasthan 12542320 3773347 145544.67 41834.99 17771358 5051024

28. Sikkim 75633 17850 377.10 186.08 70651 18653

29. Tamil Nadu 37523138 18133026 389537.08 191338.03 40662853 180815.74

30. Tripura 4081.80 331.09 5701.90 40024 454153 484.90

31. Uttar Pradesh 2711730 100369 £8 31996137 98076.94 37946559 11854037

32. West Bengal 10636942 2806527 139898 38 32239X)5 15182053 3735856

Total 2690300.60 110818945 315063854 123057730 3547492.73 139678832

[English}

‘'Saving Sclwnw”

4334. SHRI A.F. QOLAM OSMANI:
SHRIMATI SHYAMA SINGH:
SHRI VILAS MUTTEMWAR:
SHRI SHIVAJI VITHALRAO KAMBLE:
SHRI ANANTA NAYAK:
SHRI DALPAT SINGH PARSTE:

WHI the Minister of RNANCE be pleased to state:

(a) whether the Government have been actively 
considering to start a savings scheme which would benefit 
the salaried class partlculariy for retired employees in 
both the public and private sector

(b) if so, the time by which the said scheme is likely 
to be announced;

(c) whether the existing savings schemes have been 
found to be ineffective; and

(d) the extant to which the new savings schemes 
are liiwly to be resutt oriented?
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and
(b) Deposit Schemes for retiring Government employees 
and retiring employees of public sector companies are 
already in existence. However, the Government has 
recently decided that the ceiling of Rs. two lakh per 
annum relating to investment in Relief Bonds will not 
apply to the investment of retirement tenninat benefits by 
retiring/retired employees, including those in the private 
sector.

(c) and (d) No, Sir. The gross collections in the small 
savings schemes continue to grow. The decision to allow 
retiring private sector employees to invest their terminal 
benefits in Govemment of India Relief Bonds is an 
additional opportunity provided.

Impact of Qlobafisatlon

4335. SHRI ASHOK N. MOHOL: Will the Minister of 
FINANCE be pleased to state;

(a) whether the attention of the Govemment has been 
drawn to the news-ltem captioned "Globatisation hasn’t 
done much for world's poor” appearing in the Times of 
India’ dated March 22, 2002;

(b) if so, the facts of the matter reported therein;

(c) whether the Government have assessed the 
impact of globalisation in the field of removing poverty in 
India;

(d) if so, the outcome of the assessment;

(e) whether globalisation has not posed threats to 
our economy and industry; and

(f) if so, the steps taken or proposed to combat this 
situation?

refomts. Economic reforms have made significant impact 
on reduction of poverty in the country. The all-India 
poverty ratio has declined sharply from 36.9 per cent in 
1987-88 to 26.1 per cent in 1999-2000. Over the same 
period, rural poverty ratio has declined from 39.1 per 
cent to 27.1 per cent and urban poverty ratio has declined 
from 38.2 per cent to 23.6 per cent.

(e) and (f) The present economic policies and 
programmes are being implemented with the objective of 
ensuring faster growth with employment and equity. The 
interests of the vulnerable sections of the society are 
being protected through allocation of progressively higher 
resources to agriculture, rural, social, and human 
development, and introduction of various employment 
generation and poverty alleviation programntes.

[Translation]

4336.

Scholarship to SCs/STs

SHRI SHIVRAJ SINGH CHOUHAN: 
SHRI VIJAY KUMAR KHANDELWAL;

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state:

(a) the maximum income limit presci1t>ed by the Union 
Govemment for various scholarship schemes for student 
belonging to Scheduled Castes/Scheduled Tribes;

(b) whether the Govemment propose to raise the 
existing maximum limit;

(c) if so, the details thereof;

(d) if not, the reasons therefor, and

(e) the steps taken/proposed to be taken by the Union 
Govemment to ensure the proper utilization of the funds 
earmarî ed for the said schemes?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) Yes 
Sir.

(b) The news item reported that the vast meyority of 
people in Africa, Latin America, Central Asia and West 
Asia haveni experienced significant improvements in living 
standards, despite the spread of globalisation, it also 
expresses concern over trade barriers maintained by richer 
nations and sharp decline in private capital flows to the 
developing worid since 1997.

(c) and (d) India has been adapting a cautious and 
gradual approach towards globalisation and structural

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (DR. SATYANARAYAN JATIYA): (a) 
Under the Centrally Sponsores Schemes of Post Matric 
Scholarship for students belonging to Scheduled Castes 
Rs. 45,760/- per annum income ceiling has been 
prescribed below which full maintenance allowance & fee 
is provided. For income at>ove Rs. 45,760/- per annum, 
upto Rs. 60,965/- per annum full maintenance allowance 
& fee is provided for group ‘A’ courses and for Group B, 
C, D, E courses half maintenance allowance and full fee 
is provided.

(b) and (c) Under the Scheme, income ceiling is 
revised once in two years, taking into account the



1197 Written Answer VAISAKHA 3, 1924 (Sake) to Questions 1198

Consumer Price Index for Industriat Woriwrs (CPIIW). The 
Income ceiling was last revised base on CPIIW for 
October 1999. Further revision of the income ceiling, 
taking Into account the CPIIW for the month of April,
2002 has been initiated.

(d) Does not arise.

(e) The following steps are talten to ensure proper 
utilization of funds under the scheme:—

(i) Central assistance is released after receipt of 
utilization certificate from State/UT for the funds 
released in the previous year.

(11) Performance of the States/UTs is monitored 
through periodical reports.

(iii) Visits by officers to the StatesAJTs.

(iv) Review meetings with the offices of State 
Governments.

[English]

Statistical Analysis by RBI

4337. SHRI VILAS MUTTEMWAR: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Statistical Analysis of the Resen« 
Bank of India in a report on the recently conducted sunwy 
have observed that while the large companies have 
grown, the small-scale sector recorded substantial decline 
during the year 2001-02;

(b) whether the report has also pointed out that the 
performance of private corporate sector also showed 
downward trend because of the deceleration in the growth 
of sales and profits;

(c) whether the engineering sector is also the worst 
affected because of the steep fall in their earnings; and

(d) if so, the steps have been taken by the 
Government on the basis of report of the RBI?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) The study by RBI on the performance of the 
private corporate business sector, whtoh did not cover 
small scale sector per se, has indicated that the 
performance of large companies, i.e. companies with paid 
up capital of Rs. 25 crores and above, was better than 
that of companies belonging to smaller size classes. The 
growth rates of sales and post tax profits of large

companies were higher than those for companies in lower 
size classes. The RBI, however, did not conduct any 
survey and the said study on the performance of the 
private corporate business sector is based on the abridged 
audited/unaudited financial results of 1209 non-financial 
non-Govemment public limited listed companies.

(b) The performance of the private coiporate sector 
showed a downtrend as evklenced by the deceleration In 
tile growth of sales and profits during the first half of the 
year 2001-02. Sales of 1209 companies rose by 3.2 
percent in the first half of 2001-02 as against a rise of
15.3 percent recorded by 1060 companies in the 
corresponding period of the previous year. Post tax profits 
registered a very low growth of 4.1 percent during the 
first half year of 2001-02, as against an increase of 11.3 
percent in the corresponding first half of the preceding 
year.

(c) According to the findings of the above study, the 
sales of engineering companies showed a marginal fall 
of 0.3 percent and profits after tax declined steeply by
48.3 percent.

(d) The Government has taken measures targeted at
improving efficiency and competitiveness of Indian 
companies. Some of the important measures are as 
bek>w: '

• Companies Act has been amended to allow' buy­
back of shares, by the companies.

• Measures towards Capital account liberalisation 
announced in the Union budget will facilitate 
overseas investment in joint ventures abroad by 
market purchases without prior approval upto 60 
percent of their net worth. Indian companies will 
also be able to invest abroad upto US $ 100 
million on an annual basis through the automatic 
route, which is an Increase of US $ 50 million.

• Department of Industrial PoUcy and Promotion 
has proposed to conduct sector-wise studies in 
respect of capital goods, electrical manufacturing, 
pulp and paper and cement industries with a 
view to enhance the competitiveness of these 
industries.

• To deepen reforms In stock exchanges and to 
provkle protection to the investors, Union Budget
2002-03 proposes amendments in SEBI Act 
1992.

• Additional 15% depreciafion by new plant and 
machinery altowed for setting up a new industrial 
unit, or for expanding the installed capacity of 
existing units by at ledst 25 percent.
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• Several measures to improve infrastructure iMse, 
especially power have twen announced in the 
Union Budget 2002-03.

Service Tax on Prasar Bharati

4338. SHRI A. VENKATESH NAIK: Will the Minister 
of FINANCE tw pleased to state:

(a) whether the statutory corporations lilce Prasar 
Bharati come in the purview of service tax;

(b) is so, whether some statutory corporations 
particularly Prasar Bharati denied to pay service tax;

(c) if so, the reasons for the same; and

(d) the further steps taken by the Govemment in this 
regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI GINQEE N. RAMACHANDRAN): (a) to
(d) Though this Ministry was of the view that Prasar 
Bharati (Doordarshan and All India Radio) are liable to 
pay Service Tax as 'Broadcasting Sen/ices’ provider with 
effect from 16.7.2001, under the provisions of the Rnance 
Act, 1994, as amended, Prasar Bharati have however, 
all along taken the stand that they are not liable to pay 
Service Tax on the ground that they are fully exempt as 
per the provisions of Section 22 of the Prasar Bharati 
Act, 1990. Prasar Bharati had reierred the matter to the 
Ministry of Information & Broadcasting for suitable 
clarification. The Ministry of Information & Broadcasting, 
in turn, referred the matter to the Soltoitor General of 
India through the Law Ministry, for advice. The Solicitor 
General of India has clarified, on 10.3.2002, that as per 
the provisions of Section 22 of the Prasar Bharati Act, 
1990, Prasar Bharati is not liable to pay any Service 
Tax.

Handloom Schemes

4339. SHRI N.T. SHANMUGAM; Will the Minister of 
TEXTILES t>e pleased to state:

(a) the schemes introduced by the Union Government 
for the development of handloom industry in the country;

(b) whether any proposal is under consideration of 
the Govemment for setting up of the more handloom 
industries in the l>ackward areas, particularly for the benefit 
of Scheduled Castes and Scheduled Tribes in the country 
particulariy in Tamil Nadu;

(c) if so, the details thereof till date; and

(d) the details of financial assistance provided by the 
Union Government to Tamil Nadu Govemment under 
these schemes?

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) The 
Govemment of India has been Implementing various 
schemes namely; Oeendayal Hathkargha Prostsahan 
Yojana, Development of Exportable Products and their 
martteting Scheme, Mill Gate Price Scheme, Scheme for 
Mariteting of handloom products through exhibitions and 
fairs, Decentralised training programme for weavers and 
Woricshed-cum-Housing Scheme, for the development of 
the handloom industry in the country.

(b) and (c) The Government of India has been 
implementing the Deendayal Hathkargha Protsahan 
Yojana, which is a comprehensive scheme to take care 
of wide gamut of activities such as product development, 
infrastructural support, institutional support, training to 
weavers, supply of equipment and mariteting support. The 
Grant portion of the cost of the various projects under 
this scheme, is shared in the ratio of 50:50 by the Central 
and the State Governments. In respect of Implementing 
agencies which have 100% beneficiary members as SC/ 
ST/Women/Minority, the ratio is 75:25.

(d) The Government of India has released Rs. 91.03 
lakh under Deendayal Hathkargha Protsahan Yojana and 
Rs. 114.13 lakh under Woritshed-cum-Housing Scheme 
to the State of Tamil Nadu during the year 2001-02.

Unlicensed Banka

4340. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of FINANCE be pleased to state:

(a) whether the Reserve Bank of India has identified 
the unlicensed banks functioning in the country;

(b) if so, the details thereof and how many such 
banks were identified, State-wise; and

(c) the action proposed to be taken against the 
unlicensed banks?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and
(b) According to Reserve Bank of India (RBI). 17 State 
Co-operative Banks, 294 District Central Co-operative 
Banks and 128 Urban Co-operative Banks which were in 
existence as on 1st March, 1966 i.e. the date of 
applicability of the Act to co-operative banks, are carrying 
on banking business without licence in terms of the 
provisions of the Banking Regulation Act, 1949. The State-
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wise breakup of these bante is given in the enclosed 
statement. In addition, 18 Urban Co-operative Banks were 
opened In Kerala wtthout obtaining requisite Itoence from 
RBI.

(c) RBI issues pubik: notifksation in national and tocal 
dailies, regarding, the status of banks canying on banking 
business illegally, to warn the members of the pubik: 
against dealing with such banks. The matter is taken up 
with the concemed State Governments and criminal 
complaints are filed against the unauthorised banks.

Statement

State-wise Breakup of UnUcensed Urban Co-operative Banks (UCBs), State Co-operaVve Banks (SCBs) and District
Central Co-operative Banks (DCCBs) as on 31st March, 2W2

S.No. Name of State/UT. No. Of Unlicensed Banks

UCBs SCBs DCCBs

1. Bihar 1 1 25

2. Jharkhand - - 6

3. Orissa 4 1 15

4. West Bengal 16 1 11

5. North Eastern States 4 3 1

6. Andman and Nicobar 1 -

7. Rajasthan 2 1 26

8. Maharashtra 8 1 21

9. Madhya Pradesh/Chhattisgarh 3 2 40

10. Gujarat 33 - 15

11. Chandigarti U.T. 1 -

12. Punjab/Haryana 5 - 27

13. Delhi 1 1 -

14. Uttar Pradesh 6 1 43

15. Uttaranchal - - 4

16. Himachal Pradesh - 1 2

17. Jammu & Kashmir - 1 3

18. Tamil Nadu 13 - 16

19. Kerala 7 - 4

20. Andhra Pradesh 10 1 19

21. Karnataka 15 - 16

Total 128 17 294
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[Trartslatlon]

World Bank Aided Proieet In Delhi and UP

4341. OR. BALIRAM: W ill the Minister of FINANCE 
be pleased to state:

(a) whether some schemes have been launched in 
Delhi and Uttar Pradesh with the assistance of the World 
Bank;

(b) if so, the details thereof;

(c) the year-wise financial assistance provided by the 
Woiid Bank for each of these schemes since 1998 till 
date; and

(d) the target achieved under the said schemes?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (d) 
A statement is enclosed.

US$ in Millkm

SI.
No.

Name of Prajeel Oitt of AmouM 
signing of nsigtanca

Area ot 
ImpleiMnMlon

Dltbuiianwnl OmuMlvt 
disb. upto 
3U02

%o(
uilsallon
loMal

loarvcfBn
98« 9B40 0001 01-02

1 2 3 4 S 6 7 8 B 10 11

1. U.P. Basic Education 7.7.93 165D0 U.P. (Since Cloeed) 20.12 11M 8.92 0.00 16322 99JOO

2. IPP VIII 6i.94 79jOO A.P.
Karnataka, W.B. Bangalore 
City Corp., Municipal 
Corp. Delhi, & Hyderabad

847 10J3 10.14 18i2 62.15 78A7

3. Cataract Bindness 
Control Project

19i.94 8730 AP. MP, Maharastitra,
Oiissa, Rajasttian. TN & UP

855 9.12 10.19 23j67. 78.67 89;60

4. Distrid Primaiy 
Education Project II

15J.96 425.20 Govt, oi India, Assam, 
Haryana, HP. Kamatalca, 
Kerala, MP. U.P., TN 
Maharashtra, & Orissa

64j01 78.75 75j05 63.76 306.16 72jOO

5. UP Rural Water Supiily 
and Environmental 
Sanitalion Projed

22J.96 4731 U.P. 4i8 544 9.17 641 2530 5347

6. Rural Women 
Development and 
Empowemwnt Projed 
(IFAD)

273,97 1920 UP, Bihar, Jharkhand 
Qujarat, Karnataka, 
M.P.

OjQO 0/» OHO 2.10 10.94

7. U.P. Forestry Projed 30.12.97 52.80 U.P. 741 6.69 733 8.99 3042 57j61

8. U.P. Second Basic 
Education

3J.98 5940 U.P. (since dosed) 20i5 1627 1432 - 58M 99JOO

9. UPDiversied 
Agriculture Support
r70)6Ci

307.98 129.90 UP & Uttarsndwl 546 5j64 11.17 22.14 4441 34.18

10. Rural Women 
Lwwwpnwiu ana 
tmpOWeiTTwfn rT0)9Ci
(IDA)

14.9.98

♦

38.70 UP, Biw. Jharkhand, 
Quiaiat, Karnataka, 
M.P.

1.49 035 0.97 3i)1 15.43
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1 2 3 4 5 6 7 e 9 10 11

11. UPSodicLand
Redamalion-ll

42.99 194.10 U.P. - 755 18i3 25.17 50.95 26.25

12. ICDS HI 6.7.99 yxtsx) Kerala, Maharasttta. 
Rt̂ asthw, T.N., U.P

- IOjOO 2479 3331 68.10 22 JO

13. U.P. Disbid Primaty 
Education Project

232M 182/(0 U.P. - OA) 23.15 50.97 74.12 40i3

14. U.P. Fiscal Refoim 
Pngnnune

HSM 2S1J0 U.P. - - 2513 OX 25130 IOOjOO

15. Power Sector 
Reaiiuciuring Project

IU jOO ISOjOO U.P. - - 14.97 57 J7 3838

16. TNid National 
Highway Projed

DSM 516JD0 U.P. & Bihar - - 30.16 41.16 7132 13.82

17, U.P. Health System 
Dev. Project

19iJ)1 IIOjOO U.P. - - 2.91 1J5 4.16 378

16. Grand Tnjnk Road 27Ji)1 589i)0 U.P. & Bihar - - 0.00 25̂ 9 25JB9 439

19. UP Water Sector 
Restructuring Projed

83.02 14930 U.P. - - .i 0.00 0.00 0.00

[English) Period Total complaints received

Complaints Against Companies
1.04.1999-31 X)3JI000 98,605

4342. DR. C. KRtSHNAN: Will the Minister of
FINANCE be pleased to state; 1.04.2000-31.03JtOOl 96,913

(a) the number of complaints received by the 1.042001-31.03.2002 81,600

last three years;

(b) the action taken by the Government and the 
Investor Protection Cell, year-wise;

(c) the number of complaints still pending with the 
stepe proposed to be taken by the Government for their 
early disposal; and

(d) the details of the ten oldest complaints?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) The 
year wise breakup of total numt>er of complaints received 
by SEBI from investors against companies during the 
last three years is as under—

(b) Under the investors’ grievances redressal 
mechanism established by SEBI, complaints received by 
SEBI from Investors against companies are acknowledged 
and a reference number is sent to the complainant. These 
complaints are taken up with the concerned companies/ 
taken on record for redressal. SEBI monitors redressal of 
grievance periodically, until resolved.

(c) As on March 31, 2002, a total of 1,30,353 
com^ints were awaiting redressal by companies. SEBI 
sends periodical reminders to companies for redressal of 
grievances. SEBI offtoers also hold meetings with the 
company officlats to impress upon them to redress the 
grievances of investors. SEBI has also launched 
prosecution against erring companies.

(d) The details of the ten oldest complaints in the 
last three years is given in the enclosed statement.
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Statement

Details of the ten compiaints received on April 01, 1999

SI.No. Name of the investor Name of the company Cause of complaint

1. B.R. Roy Tributon Exports Ltd Debenture related

2. Chanda Rani Jain Indo American 
Credit Corporation Ltd.

Share Certificate related

3. Shirish Raut J.F. Laboratories Ltd. Share Certificate related

4. N.K. Podar Khandelwal Hennan 
Electronics Ltd.

Share Certificate related

5. M.I. Giriraj Park Davis India Ltd. Share Certificate related

6. Anupama Khuntia Camlin Ltd. Share Certifk»te related

7. Mukui Borthakar Silverline Tech. Ltd. Share Certifk^te related

8. Mahaprabhu Shah Steiiite tndus (1) Ltd. Dividend related

9. Kantiial Jain Reliance Petro Ltd. Det>enture related

10. Prasad Patil ICICI Ltd. Debenture related

Rehabilitation of Scavengers

4343. SHRI RAMJEE MANJHI: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state:

(a) whether a sum of Rs. 335 crore was sanctioned 
for liberation and rehabilitation of scavengers during the 
Ninth Five Year Plan out of which only Rs. 95.90 crore 
had been utilized;

(b) if so, the reasons for not utilizing the remaining 
amount;

(c) the number of scavengers which have been 
benefited under the scheme during the Ninth Five Year 
Plan;

(d) whether there is any proposal to study the reasons 
for not delivering the required benefits to the needy 
people; and

(e) if not, the reasons thereof?

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (DR. SATYANARAYAN JATIYA): (a) 
No. Sir.

(b) Does not arise.

(c) During the 9th plan, financial assistance has been 
provided to State SC Development Corporations & State 
Governments for rehabilitation 2,02,780 scavengers.

(d) and (e) Implementation of the Scheme has been 
evaluated and action is being taken to overcome the 
existing constraints and assist the target group in a more 
effective manner.

Debt Recovery Tribunals

4344. SHRI K.E. KRISHNAMURTHY: Will the Minister 
of FINANCE be pleased to state:

(a) whether Debt Recovery Tribunals have shown 
any positive impact on the reduction of NPAs;

(b) the number of cases adjudicated so far through 
these Debt Recovery Tribunals;

(c) the measures talcen by the Government to fortify 
the Debt Recovery Tribunals; and

(d) the details of the endeavour being made by the 
Government with regard to the reduction of Non- 
Perfonning Assets in the Banking Sector?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) Yes. 
Sir.
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(b) As on 30.9.2001 Debts Recovery Tribunals have 
adjudicated 18703 cases.

(c) To make the Tribunals more effective and to 
ensure expeditious adjudication and recovery of dues and 
to remove legal anomalies, the Recovery of Debts due 
to Banks and financial Institution Act, 1993 has been 
amended in 2000. Besides, perfonnance of DRTs is 
reviewed at regular intervals and mechanism for regular 
interaction amongst DRTs/DRATs arKi Bankers, has t>een 
put in place.

(d) Government of India and RBI have advised the 
banks and financial institutions to take several steps for 
recovery of dues such as evolving and lmpiementatk>n of 
recovery polksy, filing of suits with civil courts, fUlng cases 
with Debt Recovery Tribunals (DRTs), compromise 
settlement through Settlement Advisory Committees and 
monitoring and follow up of Non-Performing Assets (NPAs) 
at various levels in the bank. Reserve Bank of India 
(RBI) had issued guklelines to all public sector banks 
vide its circular dated 27th July, 2000 for recovery of 
their dues relating to NPAs through a simplified non- 
discretionary and non-discriminatory mechanism for 
settlement of NPAs upto Rs. 5 crores and advised banks 
to evolve their own polk;y for loans outstandings of above 
Rs. 5 crore. The scheme was initially upto 31st March,
2001 and was subsequently extended upto 30th June 
2001. All applications received by the banks upto 30th 
June, 2001 were to be processed and decisions taken 
thereon by 30th September, 2001. The banks have also 
been advised to use the forum of Lok Adalat for 
compromise settlement of their NPAs and guidelines have 
been issued by RBI in May, 2001 for making increased 
use of this forum to settle disputes involving outstanding 
balance in NPA accounts upto IRs. 5 lakh. It has further 
been clarified by RBI In October, 2001 that there is no 
objection to take up the matters in Lok Adalats where 
outstanding are Rs. 10 lakhs and at>ove.

Trade Relations with Indonesia

4345. SHRI ANANTA NAYAK: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state;

(a) the steps taken by the Government to establish 
trade relations with Indonesia;

(b) the areas in whk;h trade has been established 
by both the countries;

(c) the volume of bilateral trade between India- 
Indonesia during the last three years; and

(d) the details of proposal mooted, if any, for the 
expansion of Indo-lndonesia trade in 2002-20037

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) to (d) The trade relations with Indonesia were 
fomialized by the Trade Agreement signed between the 
two countries in June 1978. Major comnradities exported 
to Indonesia include oil meals, groundnuts, dyes/ 
intennediates and coal tar chemicals, inorganic/organk  ̂
agro chemicals, cotton yam fabrics, made-ups, primary 
and semi-finished iron & steel, transport equipment, plastic 
& linoleum products etc. Major commodities of import 
from Indonesia Include vegetable oils fixed (edible), coal, 
coke & briquettes, organic chemicals, wood and wood 
products inorganic chemicals, man-made filament/spun 
yam, electronk; goods etc. The recent high level exchange 
of visits have resulted in a signing of MOUs Including 
one for construction of railway tines in Indonesia against 
payment In commodities, counter-trade in machinery and 
palm oil. export of Indian pharmaceuticals to Indonesia 
etc.

The volume of bilateral trade with Indonesia during 
the last three years is as under—

(Value in US $ Million)

Year Export Import Total Trade Balance of Trade

1998-99 18S27 829.10 1014i7 (-)643i4

1999-2000 324J1 95879 1283i0 (-)634.08

2000-01 399J4 90254 1301.78 (-)SOJJO

Carrying Cost of Foodgraine

4346. SHRI G. MALLIKARJUNAPPA: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state:

(a) whether the proposal to reduce the carrying cost 
to buffer stocks of foodgrains is still under consideration 
of the Government;

(b) if so, the details thereof;

(c) the main reasons for delay; and

(d) the time by whksh it is likely to be accepted?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI ASHOK PRADHAN): (a) and (b) 
For reducing the canying cost of foodgrains by liqukJating 
the excess stocks the Govemment has recently taken 
the following decistons:—
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(i) To reduce the APL CIPs by Rs. 100 per quintal 
in respect of rice and wheat for a period of 
three months.

(ii) To fix the scale of issue for APL, BPL and 
Antyodaya households 9  35 kg per household 
per month and increase allocations to States/ 
UTs accordingly.

(ill) To fix the scale of issue for all welfare 
institutions and hostels uniformly O 15 kg per 
head per month and make an additional 
allocation equal to 5% of the BPL allocatton of 
StatesAJTs at BPL CIPs on this account.

(iv) To make open market sales of 50 lakh MTs of 
wheat and 10 lakh MTs of rice at prices to be 
detemriined by the existing High Level Committee 
of the FCI. FCI may be authorized to sell the 
stocks in the open market either through auction 
in prefixed lots or by fixation of sale prices 
keeping in view the prevailing market conditions.

(v) To increase export of wheat and rice including 
luster tost wheat, provide WTO compatible 
subsidies for exports of wheat, wheat products 
and rice in accordance with the decision taken 
on 5th February, 2002.

(vi) To fix no quantitative restrictions on the exports 
of rice, wheat and wheat products, subject to 
the condition that the stocks in the Central Pool 
will not be lower than the buffer stock of 243 
lakh MTs (100 lakh MTs of rice and 143 lakh 
MTs of wheat) at any point of time.

(vii) To enter into counter trade and/or extend 
commodity assistance in the form of foodgrains 
to other countries on temns to be decided on a 
case to case basis.

The decisions at S.N. (II) to (vii) above will be valid 
upto 31.03.2003.

(c) and (d) Do not arise. 

fTranslatlon]

SImpllfleation In Export Procedure

4347. SHRI RAJO SINGH: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government have asked the 'Bhaitiya 
Niriyat Sangatlian Parisangh' to conduct a study in order 
to make export polk  ̂and procedure simple and effective;

(b) if so, the details thereof;

(c) whether the Government have received 
recommendations from Bhartiya Niriyat Sangathan 
Parisangh;

(d) if so, the details thereof; and

(e) the follow-up action taken up the Govemment on 
these recommendations?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) to (e) The Govemment had not fomially asked 
Bharatiya Niriyat Sangathan Parisangh for undertaking a 
study for simplification of Exim Poltey and Procedures. 
However, during last review of Export and Import Policy 
as released on 31st March, 2002, the Govemment had 
invited suggestions/views of all major Export Associations/ 
bodies including the above Federation and also consulted 
a cross section of trade and Industry at various forums 
with regards to formulations of ExIm Policy and 
Procedures. A meeting of Board of Trade was also held 
on 16th March, 2002 in which the representatives of 
various Industry and Associattons had partteipated and 
expressed their views in the matter. These views and 
suggestions were duly considered while finalizing the 
Export and Import Polk:y and Handbook of Procedures,
2002-2007. *

[Englmti]

Interest Free Loan to States

4348. SHRI S.D.N.R. WADIYAR: Will the Minister of 
FINANCE t>e pleased to state:

(a) whether the Worid Bank has provided interest 
free loan to some States to improve tfte access of niral 
communities to sustainable drinking water and sanitatton 
services;

(b) if so, the names of these States who have been 
provided with the interest free loan for the above purpose 
during the last three years;

(c) whether the loan has been properiy utilised by 
each State during these years; and

(d) if so, the State-wise details thereof alongwith 
achievement made by the each State in providing drinking 
water facilities in their respective States?

THE MINISTER OF. STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) Yes, 
Sir.
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(b) Kerala and Karnataka.

(c) Yes. Sir.

(d) As the Kerala Rural Water Supply and Sanitation 
P rc ^  Is about one year old and Second Karnataka 
Rural Water Supply & Sanitatton Project has been signed 
very recently, the achievement made by these projects is 
yet to Im  reflected.

Promotion of Handloom

4349. SHRI VIRENDRA KUMAR: Will the Minister of 
TEXTILES be pleased to state:

(a) whether there is a vast scope to promote 
handloom, handicrafts and powerioom in Madhya Pradesh;

(b) if so, the proposals submitted by the State 
Government to the Union Government in this regard 
during the last three years;

(c) the funds and other assistance demanded by the 
State Government through such proposals/schemes; and

(d) the assistance extended by the Union Government 
to Madhya Pradesh to develop handicrafts, handloom and 
powerioom during last three years?

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) Yes, 
Sir.

(b) to (d) In the handloom sector, proposals have 
been received and assistance released to the Government 
of Madhya Pradesh under several Central/Centrally 
sponsored Schemes such as Thrift Fund Scheme, Group 
Insurance Scheme, New Insurance Scheme, Market 
Development Assistance Schemes/Special Rebate, 
Scheme for Development of Exportable Products and their 
Marketing, Publicity and Exhibitions and Deen Dayal 
Hathkargha Protsahan Yojana. In the Handtorafts sector, 
assistance has been released under various central sector 
schemes. AssistarKe released during last three years 
under vculous schemes of Handicraft and handlooms is 
as under.—

(Rupees in lakhs)

Sector Amount Amount Amount
dennndsd sanctioned mlaasad

w ocratls S61.Q2 47S.St 290.18

Hmdooffls 105.19 53.34 42.15

In Powerioom sector, as per information available, during 
last three years no proposal has been received from 
State Govt, of Madhya Pradesh. However, Rs. 1,45,280 
has been released as the Central share of Group 
Insurance Scheme and Rs. 37.14 lakhs have been 
released for setting up and running Computer aided 
Design Centre at Indore in Madhya Pradesh.

Anti-Dumping Duties on Import of PSF

4350. SHRI IQBAL AHMED SARADGI:
SHRI G.S. BASAVARAJ:

WUI the Minister of COMMERCE AND INDUSTRY 
be pleased to state:

(a) whether the domestic products of polyester staple 
fibre (PSF) and textile mills are locked in a battle over 
imposition of anti-dumping duty on PSF Imported from 
South Korea, Malaysia, Taiwan and Thailand;

(b) if so, whether the producers of PSF have urged 
the Government not to impose the provisional duty 
recommended by the D.G., Anti Dumping and Allied 
Duties;

(c) if so, whether the Government have considered 
their requests; and

(d) if so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) to (d) Anti-Dumping investigations were 
Initiated by the Directorate General of Anti-Dumping and 
Allied Duties on imports of PSF from South Korea, 
Malaysia, Taiwan and Thailand on 25.6.2001. On the 
basis of sufficient evidence of dumping, injury and a 
casual link between the two, preliminaiy findings were 
issued on 16.1.2002. Provistonal duty is yet to be imposed 
by the Department of Revenue, Ministry of Finance. 
Meanwhile, the Associatton of Synthetic Fibre Industry, 
Rajasthan Textiles Mills Association & others and M/s. 
Sree Katpagammal Mills Ltd. & others have filed writ 
petitions in the High Courts at Bangalore, Jodhpur and 
Madras respectively against the findings of Directorate 
General of Anti-Dumping and Allied Duties where the 
domestic producers of PSF have also been made 
respondents. The matter is sut>-judice.

NABARD Entry Into Life Insurance Business

4351. SHRI SUBODH MOHITE: WUI the Minister of 
FINANCE be pleased to state:
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(a) whether National Bank for Agriculture and Rural 
Development proposes to enter into rural life insurance 
business;

(b) if so, the details thereof;

(c) whether NABARO is looking for Indian or foreign 
partner to start the business;

(d) if so, the details thereof; and

(e) the successes made in this regard so far?

THE Î INISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) National 
Bank for Agriculture and Rural Development (NABARD) 
has reported that there is no such proposal at present.

(b) to (e) Do not arise in view of above.

NABARD Funding for Agriculture R & D

4352. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of FINANCE be pleased to state:

(a) whether NABARD provides money for supporting 
R&D to promote agricultural growth in rural areas;

(b) if so, the total loan provided by NABARD for this 
purpose during the last three years;

(c) whether it is a fact that NABARD has been mulling 
over many loan applications for the last three years;

(d) if so, the number of applications pending for more 
than three years in regard to R&D; and

(e) the steps taken or being taken by Government to 
facilitate scientists in research and development on 
agriculture particularly in regard to rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL); (a) and
(b) National Bank for Agriculture and Rural Development 
(NABARD) has reported that it provides grant assistance 
from its Research and Development Fund for promotion 
of agriculture and alKed activities by sponsoring research 
projects, seminars, symposiums, conferences, on 
agriculture and niral development related themes, training 
of personnel of client institutions, etc. The amount of 
grant assistance provided in the last three years are 
indicated below:

Year Amount (Rs. Lakh)

1998-99 738.00

1999-2000 692.00

2000-2001 704.00

(c) and (d) NABARD has reported that no loan 
proposals are pending with it for more than three 
years.

(e) The information is being collected and to 
the extent available will be laid on the Table of the 
House.

NPA of IDBI

4353. SHRI A. BRAHMANAIAH: Will the Minister of 
FINANCE be pleased to state:

(a) whether the IDBI has to pay to the Government 
about Rs. 2100 crores during the next financial year,

(b) If so, whether IDBI has expressed its inability of 
meet its obligations;

(c) whether the Govemment have taken steps to 
assist Industrial Development Bank of India (IDBI) to 
overcome its payments problems;

(d) If so, the details thereof;

(e) the NPAs of IDBI as on date;

(f) whether any efforts have been made to collect 
such amounts from the entrepreneurs; and

(g) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) No, Sir.

(b) Do not arise.

(c) and (d) As there is no payment problem, the 
question does not arise.

(e) The Net NPA of IDBI as on 31.3.2001 is 14.8% 
(Rs. 8370 crore)

(f) and (g) The efforts are being made by IDBI to 
recover the amount from the assisted companies. These 
include close monitoring of overdues, regular review of 
such cases, follow up, discussions, visits to the units, 
advising the names of willful defaulters to RBI, initiating 
legal action in appropriate cases. One time settlement, 
take over/merger of stek units wherever feasible or change 
of management, rehabilitation packages for sick BIFR 
cases, restaicturing in respect of units facing genuine 
problems, effective monitoring through nominee directors 
etc.
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Export-lmport Policy

4354. SHRI N. JANARDHANA REDDY:
SHRI ANANT QUDHE;
SHRI Y.V. RAO:
SHRIMATI RENUKA CHOWDHURY: 
SHRIMATI SHYAMA SINGH:
SHRI RAMSHETH THAKUR:

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state;

(a) whether the previous export-import policy of the 
Qovemment could not achieve its desired goals;

Zones; permitting facilities such as overseas banking units, 
hedging of commodity risks and extemal commercial 
bonrowings in the Special Economic Zones; introduction 
of transparent and simple procedures, and special 
dispensation to status holders. These measures in the 
EXIM Policy coupled with the diversification of exports 
markets through region specific measures such as Focus 
LAC (Latin American Countries), Focus Africa and Focus 
CIS (Commonwealth of Independent States); emphasis 
on the exports of 106 high export potential items identified 
in the Medium Temi Export Strategy; Market Access 
Initiative and approval of funds for the Assistance to 
States for Infrastructural development of Exports (ASIDE) 
are the major changes in the new EXIM Policy.

(b) if 80, whether deftoiencies of previous poltoy have 
been taken into consideration before the finalisation of 
present EXIM policy, 2002-2007;

(c) if so, the main changes made in the present 
EXIM policy;

(d) whether exporters, importers and State 
Governments have been consulted before finalising the 
export promotion schemes for the next five years;

(e) if so, whether export promotion schemes for the 
States have been notified;

(f) if so, the details of such schemes and the funding 
pattern for those schemes;

(g) whether the Government have wor1<ed out a 
package of incentives for the optimum involvement of 
States and exporters in a big way to boost exports and 
to achieve 18% annual growth rate during the next five 
years; and

(h) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) and (b) The previous Export Import Policy 
managed to fulfill the goals of enhancing technological 
strengths and efficiency of Indian agriculture, industry and 
services; stimulating sustained economic growth; 
accelerating the country’s transition to globally vibrant 
economy and providing consumers with good quality 
products at reasonable prices.

(c) The EXIM PoNcy 2002-07 has initiated certain 
measures such as necognising towns of export excellence; 
removal of aH exports restrictions baning a few sensitive 
items; transfonmino specified niral regtons as regional rural 
motors through the concept of the Agricultural Export

(d) to (h) Yes, Sir. The feedback of exporters, 
importers and State Government was taken cognizance 
of before finalising the export promotton schemes for the 
next five years. A scheme known as Assistance to States 
for Infrastructural development of Exports (ASIDE) was 
fomiulated in the year 2000 to provide funds to the States 
based on the twin criteria of gross exports and the rate 
of growth of exports from the different States. 60% of 
the funds are being altotted to the States based on the 
above twin criteria and the remaining 20% will be utilised 
by the centre for various infrastructure activities across 
States boundaries. An amount of Rs. 330 crores have 
been approved under this scheme for the year 2002-03. 
The Agri Export Zones (AEZ), which are intended to 
promote agricultural exports from the country and providing 
remunerative returns to the farming community in a 
sustained manner are klentified by the State Governments. 
The package of services in these zones would be 
managed and coordinated by the State Government.

[Translation]

Housing Loan Schemes

4355. SHRI RAMDAS RUPALA GAVIT: Will the 
Minister of FINANCE be pleased to state:

(a) whether housing ioan-cum-subsidy schemes for 
SCs/STs, freed bonded labourers and for the people living 
below poverty line in rural areas are being implemented;

(b) if so, the State-wise details of central funds/ 
subsidy/credit provided under these schemes during the 
last three years; and

(c) the State-wise number of persons t>enefited under 
these loan schemes?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (c)
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No, Sir. There is no specific sciieme in existence for 
providing housing ioan to persons living t>elow poverty 
line as such people do not have sufficient income to 
repay the loan. However, the Government of India is 
implementing the Indira Awaas Yojana & Credit-Cum- 
Subsidy Scheme (CCSS) for Rural Housing since the 
year 1965^ and 1st April, 1999 respectively. Under these 
schemes grant-in-aid Is provided for construction of

dwelling units to members of Scheduled Caste, Scheduled 
Tribe, Freed Bonded Labourers and non-SC/STs living 
below the poverty line in the mrai areas. The State^se 
details of Central funds allocated, released (Financial & 
Physical Pertomiance) under the schemes of Indira Awas 
Yojana (lAY), CCSS and also amount disbursed under 
the Golden Jubilee Rural Housing Rnance Schenne during 
the last three years i.e. 1999-2000, 2000-01 & 2001-02 
are indicated in the enclosed statement.

Statsmsnt 

Indira Awaas Yojana 

Physical Psrfonnance during 1999-2000

(In Nos.)

Name Of fie 
SMe/UTi

Taigel
SC

Houses ooramjded 
ST SC+ST (Xhen

Tow
Houses

ConstiuclBd

Women Husband
&Wle

Wiytoly
henil-
capped

Houses
constnded
(oriittMrs
ofOeiBnoe
Penonneis

Houses
oonstaucM
forKiigl
Msrtynd

Houses
in

PiQQraes

%0(
AcNevi. Morth

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15

AndhfiPnMM) S8288 38416 16339 54755 35068 89823 0 0 0 - - m  • 101J4 Match. 2000

Anrachii Pnde#) 5667 0 3210 3210 0 3210 358 302 0 - - 861 56i4 Match. 2000

Aitam 121765 5104 6930 12034 8378 20412 6899 1578 658 56 - 21222 1676 Fib.. 2000

BIw 308784 84309 34213 118522 47370 165892 48993 0 0 - - 169286 5372 Match, 2000

Qoi 544 0 0 0 333 333 "65 0 0 - - 1453 6U1 Match. 2000

OulMl 25944 3718 18129 21847 4504 26351 8690 8643 231 - - 12716 10157 Match, 2000

HMyan 9368 6352 0 6352 3491 9843 3562 0 5 - - 1421 105J07 Match, 2000

HlmeohetPradMh 3870 1834 335 2169 1542 3711 0 0 0 - - 1062 95 J9 Match. 2000

Jmmu AKmM 4644 0 0 0 5830 5830 0 0 0 - - 7460 12534 Match, aOOO

KamMi 47184 18502 5691 24193 15205 39398 0 0 264 - - 25105 8350 Match. 2000

KeniB 28416 10642 1264 11906 8810 20716 10779 451 104 2 - 16365 72J90 Match. 2000

MKliyaPiidHh 73464 200S1 32074 52125 25761 77886 0 0 592 1 - 4020S 106J02 Matdv 2000

84680 22938 23027 45965 25993 719S8 15230. 17640 55 - - 52482 84.98 Match, 2000

Mef̂ 5208 26 41 67 132 199 0 - - - - 0 312 SepU99

M i^ 7944 0 356 356 0 356 0 0 - - - 108 4M Aiig.,99

Mmim 1954 0 1795 1795 0 1795 920 210 10 - - - 162 91 i6 Match, 2000

NigM 4907 0 7706 7706 0 7706 0 7706 0 - - 317 1S7J04 Match, 2000
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Oilm 73232 20195 19979 40174 13154 53328 22172 18304 0 - - 663 72 J2 IMV 2800

h i# 5960 3825 0 3925 329 4154 0 0 17 - - 2105 69 JO M9idi.2000

RNM9i9n 25864 15990 10609 26599 10841 37440 24016 0 0 - • 19409 144J6 IM l 2000

SMfen 917 152 265 417 335 752 283 0 14 - - 196 82j01 IM l 2000

T«iN9dU 46768 45375 1199 46564 8371 54935 11971 0 0 - - 574 11746 IM l 2000

Tftpm 10769 2738 5081 7919 3410 11229 0 0 0 - - 0 10417 IM l 2000

UIv PrM i 187629 94796 539 95335 59913 155248 94831 0 375 495 - 21482 8274 IM l 2000

WMBmgH 96127 32903 6376 39279 23374 20192 5978 870 34 - 15574 65.18 IM l 2000

AINMmdi 727 0 0 0 6 6 4 0 0 - - 0 013 IM l 2000

DINH9MI 414 0 52 52 0 52 14 0 0 - - 178 1236 Jn.,2000

DonanlOb 162 0 1 1 2 3 3 0 1 - - 0 115 IM l 2000

U U M m tp 17 0 34 34 0 34 15 5 0 - - 20 200JOO IM l 2000

PondclMny 402 193 0 193 233 426 60 68 0 - - 493 105.97 IM l 2000

ToM 1271619 428059 195235 623294 302385 925679 269057 60885 3196 588 - 420345 72J80

IncHra Awaas Yojana 

Financial Parfonnance during 1999-2000

(Rs. in Ukhs)

NmdtMMTi Opntig
bMM* M M  9S  TW
•• on (OS)
1.4.99

“T55i
(CfS)

ToM
9C

%of
ST SĈST 09m

10 11 12 13 14 15

22tti7 11O36J00 3671̂7 U714i7 1109S>I0 im /H  H793I7 17062M 7163D0 30S9J8 10Z22J9 6S71j03 16793.91 984) IlMh. 2000

13036 7S4JOO 25133 100S33 W\AJ HOm 1121.96 12S232 OjOO 732jD2 732j02 OjOO 732jQ2 5945 IM i. 2000

81772 1S6S8JOO 521933 2087733 13B20jOO 4606j67 19426i7 1924439 13HJ09 249139 379S48 239857 6194J05 32.13 Ffb. 2000

10801.96 385MJOO 12966j00 51464jOO 29S27J0 994240 39369i0 50171i6 1739142 642046 23911A 12M0J0 35952J08 7146 IM l 2000

OjOO 68j00 22i7 90A7 62J6 20J5 83j01 83j01 OjOO OjOO OjOO 44.90 44.90 54j09 IM i. 2000

681J1 3243JOO 1091JOO 4324JOO 322933 1076.11 430444 499615 63914 295942 3597i6 99316 4490.92 99J87 MMK 2000

59214 1171J00 39033 156133 1447.92 492i64 193036 2512J0 107545 OjOO 107545 63319 1709J3 69D0 IM l 2000

On
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1 2 3 4 5 6 7 8 9 10 11 12 13 , 14 16 16

HimicMPiidMb 2S3i2 515iX) 171 j67 686i7 44939 14910 599.19 85231 43653 m i 50770 423.92 931.12 109.18 MaiCh.2000

Jbrvw A Kuhn* 498j67 618j00 206iK) 824JOO 124 jOI 4134 16535 6(Am oso OJOO Oi» 733i)S 733J05 11040 Maich.2000

KamMHa 379940 5898 jOO 1966iK) 7864jOO 433738 1445.79 5783.17 958257 368670 112933 4816J03 327354 808957 8442 Maioh,2000

Keali 44948 3552j00 1184.00 4736D0 3084 74 102875 4112.99 456247 217440 20939 238379 1537.18 3920.97 85.94 Match. 2000

MKtiyaPwMv 342Si3 9183i)0 3061JOO 12244i)0 916849 3056.16 12224i5 1565078 425533 S37473 9630J06 459858 14228J4 90.92 Much. 2000

Miliimhlii 6072i8 10S85J00 3528J3 1411333 1043537 347846 1391333 19986.11 6265J5 6412.90 12678̂65 748257 2016172 10037 Match. 2000

Manipur 85.90 693JOO 231i» 924j00 17745 59.15 236i0 32250 3JOO 63.78 6678 1U3 7841 2431 Sapl. 1990

IMSnMjfS 125 J6 10S7.00 35233 140933 65149 217.16 868 ̂ 5 994J01 OJOO 93.18 93.18 OiX) 93.18 937 Aug.. 1»9 ^

Mizonm 6i6 260iX) 86̂7 346̂7 297D5 99i)2 396iJ7 402.73 OiX) 32038 32038 0i)0 32038 7955 Match. 2000

NagM 186.96 653:00 217 j67 870i7 773 78 2S7.76 1031.04 1218JOO OjOO 103636 103636 OSHO 103636 85j09 Match. 2000

OrtSM 351U1 91S4JOO 305133 1220533 13154.96 4384.99 17539.95 2105146 4488.16 3883.94 8372.10 315338 11525.98 5475 Match. 2000

Puniib 15728 745jOO 24833 99333 678:66 22672 90438 1061.16 911.15 OjOO 911.15 89.99 1001.14 9476- March, 2000

Ratulhin ;T27.70 3233jOO 1077 A7 4310j67 2705i7 901.96 3607 33 633553 224037 152576 3765 53 1577i)6 534259 8433 Match. 2000

Skkkn 3076 122i)0 40j67 162̂7 123.90 4130 16570 195.96 37i7 5649 94.16 11752 211.78 108D7 Match, 2000

TanlNidu 539M 5846JOO 1948̂7 7794 ̂7 6236.91 2078.97 831538 885552 ►̂ 1343239 27742 1370931 24S6JB5 1616536 1825S Match. 2000

Tripwa 95.18 1433jOO 477j67 1910̂7 145579 485.10 194039 203557 445.91 945.78 139159 62046 2012.15 9835 Match, 2000

Uttar PndMh 7731i3 23565J00 78S5j00 31420D0 21682.91 7227M 2891055 3664238 17117i0 12074 1723834 1071936 2795770 7630 Match. 2000

WaKBangri 5048i1 12064i)0 402133 1608533 820933 273644 10945J7 1599458 5834 j04 110137 693541 413376 1106857 6970 Match. 2000

A&NlsHndi OiO 129 jOO OiX) 129i» 0i)0 OjOO Oi» 050 OiX) OjOO OiX) 050 050 9930 Match, 2000

D ANHaval 36 J8 69jOO OiXI 69JOO 3450 OjOO 3450 70.78 OiX) 23.70 23.70 0i)0 2370 3348 January. 2000

Oaman&Oiu 2J5 170a OjOO 2m OiX) OjOO OA) 275 0i)0 073 023 034 057 25.18 Match. 2000

Uhihai»Map 6.91 3^ OjOO 3j00 liO OjOO 150 841 0.00 734 734 OjOO 734 1778 Match, 2000

Pofldcharvy 25.97 67j00 OiX) 67jOO 3330 OA) 3350 5947 2573 OJOO 2573 30.95 56.18 9447 Match, 2000

Total 5010154 159999jOO 53234 j66 213233̂6 14383856 47923j02 19176158 241863.12 8893643 38306.15 12724258 6352178 19076336 7837

MMM Ri. S.OO cniM M MdHonil CwMI tMkWM to Mrtiqato MkM M . of M u  PmMi (Clwmi, Rum Pnyag. PioM t  TiM QMimD
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ZfidT/a Awaas Yqiana 

Physical Performance under Indira Awaas Yofma during 20002001

(In Nos.)

SI.
«io.

SttMA/Ti
8C ST SC4ST OHM ToM

cinMd torwUoM forKMî  ptogmt 
olMmot KMyrid

Ex-Stf.

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15

1. Andn PndMh 88288 37360 15253 52613 31299 83912 44500 8341 417 0 0 15836

2. AniaEM Pndsth 4246 0 4515 4515 0 4515 1742 1835 0 0 0 1232 IMi,2001

3. Asom 98856 13093 25938 39031 26058 6S089 25035 11441 «57 185 0 23408 IMi.2001

4. BIwr 238664 99186 4088 103274 57925 161199 43527 6924 279 8 0 14S386 MMh.aoi

S. Chhittligaih 16364 3051 8711 11762 6015 17777 3869 8603 94 6 0 10182 Much. 2001

6. Got 544 0 16 16 352 368 107 0 0 0 0 1536 MMOh,2001

7. Q4ral 25944 4066 18354 22420 5772 28192 12307 6293 354 0 0 11373 IMl.2001

8. HMyini 8368 8880 0 8880 4429 13309 5556 634 24 0 0 920 IMI.200J

9. nniicnH niOMn 3870 1727 277 2004 1712 3716 1528 633 27 0 0 786 MMCh.2001

10. JmmulKuhn* 4644 0 0 0 4082 4082 0 0 0 0 0 6602 llMh.2001

11. Jwfchmd 710120 U144 27152 41296 14937 56233 3984 2186 56 0 0 48913 Much. 2001

12. KMnmka 47184 18090 6085 24175 18500 42675 12533 85S7 255 0 0 23921 MMcri,2001

13. m k 28416 9727 1002 10729 t363 19092 9249 1002 106 15 0 26689 llMOh.2001

14. Miittyi PiKlHh S7100 19673 20812 40485 21288 61773 1S368 27033 556 3 25046 Mvoh.2001

15. IMMiHhta 84680 24021 26712 S0733 30378 81111 308S2 35558 28 0 0 46745 MHGh.2001

16. MMpur 5062 6 503 509 43 552 202 - 14 9 - 396 JK..2001

17. l i i ^ 6726 249 4083 4332 36 4368 3953 0 41 0 0 2182 IM),2001

18. MRnm 1615 0 2290 2290 0 2290 IMl 466 15 0 0 36 MMh.2001

19. 4342 0 4906 4906 0 4906 0 4908 0 0 0 313 IMl.2001

20. OHM 73232 58996 21269 88265 51296 139561 46174 52822 95 1 - 10015 MMh.aOD1

21. Punjib 5960 6102 0 6102 504 6606 3146 522 29 0 0 1083 MMh.2001

22. RNmhiR 25864 20065 7471 27536 14230 41766 21572 1S94 5 5 0 10543 IMi.2001

23. SMdm 1164 177 472 m 890 1539 542 0 5S 16 0 509 U m k 2001

24. TviNadu 46768 40H2 686 41428 8486 49914 15794 3136 2 0 0 927 MMh.2001

25. TKpun 9821 2729 5160 7889 3751 11640 2403 30 113 0 0 1171 MMh.2001
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15

26. UNtf Piidsth 170781 100825 0 100825 58855 159680 91166 0 963 405 0 22670 Mud). 2001

27. UOMndiU 16848 7869 251 8120 5655 13775 9640 0 12 0 - 0 MKih,2001

28. 96127 4S829 11059 56888 33895 90783 31291 8857 1350 5 0 13032 iM vaool

29. A& N Hiandi 727 0 0 0 52 52 20 0 0 0 0 152 MMh,2001

30. OiNHMtf 414 0 0 0 0 0 62 348 0 0 0 394 iM i.aooi

31. Om m &DIu 162 1 - 1 - 1 ' - - - - 1 tlBlGh.2001

32. iJWiidMip 17 0 22 22 0 22 20 2 0 0 0 147 iM i,aooi

33. niiocniiiy 402 186 0 186 242 428 108 135 0 0 0 738 IMi.2001

Tom 1244320 536794 225087 761881 409045 1170926 440491 191850 5747 678 0 551154

Indira Awaas Yofana 

Financial perfonrtance under Indira Awaas Yofana during 2000-2001

(Rs. in Lakhs)

a 8M^ OPM MoM Totfknk %ol RMng
No. briraai CM

on1.42X)0
9m ToM CM 8MB ToM M e SC ST SC4ST OtM Toil Momi

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 18 17

1. MnPiadMh mxj 11O36J00 3678j67 14714i7 11001.91 3667JO 1466971 15962.08 679234 273378 9525J82 5639J87 15165j69 95j01 MM. 2001

2. ANRKhH PndMh 245.99 726 J6 24279 969.15 519.91 17330 69371 93970 OjOO 87579 87579 OjOO 87579 93.19 M8lCh.2D01

3. Aom 4629J6 1635479 5451i0 21806 J9 8177̂ 2725J0 1090370 1553236 254846 442249 6970.95 502079 1199174 7770 MM,aooi

4. dhK 16964.15 29832M 994478 39777.12 1786673 595538 2382231 4078645 16471J89 634.10 17105.99 9604.14 26710.13 6549 MM, aool

5. ChhMligMti 796i3 2045J4 68178 2727.12 1874i7 624J9 249936 329579 575.11 15Uj68 208979 1084.92 317471 9633 MM,a001

6. Om 3776 68JOO 22i7 90j67 2770 9j07 3677 74j03 OJOO 4i0 4i0 7332 77.92 10576 MM. 2001

7. Qi#nl 50042 3243jOO 1081M 4324j00 8143J00 271433 1085733 1135775 800J85 277538 357673 93971 4515.94 3976 MM, 2001

8. HMym 17826 1171 jOO 39033 156133 1151.94 383.96 1535.92 1714.18 149373 OjOO 149373 77934 2273J07 13240 MM, 2001

9. N M iilPviM 1321 515JOO 171A7 686i7 443J9 147.96 59135 605j06 296.91 41JOO 337.91 319̂1 65732 10847 MM, 2001

10. Jwinu 8 KaMr 133il 618i00 20SD0 824J0D 132.95 4432 17777 310 J8 OjOO OjOO OJOO 35730 35730 114.93 MM, 2001

11. 50(575 8765.16 292172 11686JB8 4203.16 1401 i)5 560471 10649.96 2160J93 4072.93 6233J6 226374 8497.10 7979 MM, 2001

12. Kanwuka 3307J88 5898 jOO 1966jOO 7864i00 420378 1401 j09 560437 891275 320478 KfiOJOS 4224J6 305331 727837 8147 MM. 2001

13. KM 54676 35S2JOO 1184JOO 4736A) 244572 815iT7 326079 38Q7i)5 1934J02 15137 208539 *1439j63 3525J02 9259 MbrIv 2001

U. MMtiytPnilMh 1893.96 7137i6 237972 9516J88 6670i1 222334 8894.15 10788.11 3581.90 3350.19 6932J09 3582i6 105U75 9747 MM. 801
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 IS 18 17

15. m rn rn m 344347 1058SJOO 3S2833 1411333 97S255 325035 130(B40 1644637 581452 5770j02 1158454 680657 1091.11 11132 IMV20D1

16. IlMlpur 5534 866i5 28838 115553 32645 10832 43577 49030 147 9535 9732 7j02 1M34 2176 M.2001

17. 179.16 1151̂ 38332 153578 49835 16672 66437 844J03 51.18 74534 797j02 756 80458 9S33 MmdMOOI

16. Mbmm 71.95 27642 92.14 36856 251.97 83.99 335.96 407.91 OjOO 412.96 412.96 030 412.96 10174 MMh.2001

19. NigMnd 110 J1 74331 24777 991 j08 66031 220.10 88041 991.12 - 68237 68237 - 68237 6838 IMvaOOl

20. OriM 4373JO 9154J00 305133 1220533 3132576 10441.92 4176738 46141.18 16213.15 5106J01 21319.16 1377933 3509849 HJ07 IMv»01

21. h m 156 J7 74SJOO 24833 99333 70858 236.19 94477 110154 110648 OJOO 110648 93.96 120044 10838 IMvSOOl

22. RNHtan 1278j68 3233J00 107737 431037 392436 130872 S23238 651156 287331 101333 388744 7070.10 59S754 9149 MMDh.8001

23. SMim 2152 19978 6643 26571 19978 6643 26571 28773 3854 9849 13733 136 JQ3 27336 9537 MMcti.1001

24. TaniNadu 272.12 5846D0 194837 779437 5846J00 194837 779437 806679 1035274 15731 10510j05 212838 1263844 15637 MMGh.2001

25. Tftpun 22i8 168173 58041 224134 168173 56041 224134 2263.92 524 34 98740 151144 759.91 227135 10033 IMl.2001

26. UNvPnM 611078 21347j67 711539 2846356 18645.17 6215j06 2486073 30971J01 1751530 OJOO 1751530 1040972 2792552 90.17 U m k m

27. UttMMOhH 129335 221733 739.11 295644 142754 47535 190339 319674 OjOO OjOO 030 229930 229930 71.94 iMiaool

28. WMtBmoU 3872.14 12064JOO 402133 1608533 9906J99 330233 1320932 1708146 7399.93 1796.19 9196.12 • 559935 14795.17 8632

29. AINMndl 0.15 129i» OjOO 129J00 129JOO 030 129jOO 129.15 OJOO 030 030 7.91 7.94 6.15 hMvaool

30. OINHm I 3534 69j00 OjOO 69JD0 OjOO OJOO OjOO 3554 078 3574 3632 030 36J02 10135 iM vaoi

31. OtmmlOki 171 27i» OjOO 27i» 11.15 OjOO 11.15 1236 Oj04 - 034 - 034 077 MMCh.8091

32. U tatm ltm 175 3j00 OJOO 3JOO 3JOO OjOO 3JOO 475 OjOO 3j02 3j02 030 3J02 7136 MMh.8081

33. PondMwy 39.91 67j00 ODO 67j00 3550 030 3350 7341 2245 OjOO 2245 4136 64.11 8733

Tom nmn mijwjoo ssw iij z isoujj iS2in «  sotn^ must vmnn wms 3eoois i«27SJt Ttsosjv 2iimom m.w

Indira Awaas Y<^na 

State wlaa Physical AcNavanrnts 

2001-2002

(UnK in Not.)

a Nm «l In SMiMri AmmI nmmmfm Ho«m fml Ex- ni|*W HnMikMto N».«l
No. T«g« 8C if  8C«Sr Otan M  ante BondMl 8on«g»- iwdtnipid m m  HmM S S S ii

mm im »  CM« Mm
mm otm.

1 2 3 4 S 8 7 8 8 10 11 12 13 14 15 18 17

1. MnPHMMi 943S6 9453 2662 12115 8716 20831 87004 0 0 20 1705 0 19S2 2S44 Oct, SOI

2. MmMMPilM 4440 0 1243 1243 0 12(3 950 0 0 0 477 477 0 0

3. fm m 99913 304 346 660 999 1609 4839 0 0 8 818 470 0 0 Mar. am
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12 13 14 15 17

4.

5.

6 .

7.

8. 
9.

Qm

256310

16135

610

27117

9169

4056

J5971

1176

0

1093

2243

1222

4110

0

5715

0

74

37193 20396

5966 2840

57591 155104

0

6808

2243

518

229

1563

1321

414

8826

229

8371

3564

932

14171

24

9871

1571

2838

11. JMhmd 75306 3635 7930 11565 4627 16192 30162 69 34 122 5897 956 94 50 Aho.. 2001

12. KafliMka 48807 9795 3333 13128 9707 22835 24890 0 0 163 8227 4622 16450 16784 Oct. 2001

13. IM i 30245 4903 522 5425 4581 10006 26774 0 0 17 4785 653 2617 5612 Od.2001

14. MHIIjfa rWHn 56307 7125 7443 14568 7807 22375 47849 2 1 207 7078 7159 12180 13489 Oct.. 2001

15. MHWHMn 86598 6449 5945 12394 8793 21187 36773 0 3 6 6720 8998 1S930 16655 Sapl.2001

16. Manipur 5294 0 0 0 0 0 0 0 0 0 0 0 0 0

17. 7034 0 523 523 0 523 1286 0 0 0 394 0 27 27 July. 2001

18. rnaxm 1689 0 576 576 0 576 130 0 0 4 308 72 0 ' *0 Oct. 2001

19. 4541 0 3862 3862 0 3862 579 0 0 0 0 3862 0 0 SipL. 2001

20. OrtM 75960 30311 8861 39172 26136 65308 99488 1 0 34 23567 31913 4040 5052 Od. 2001

21. Pun̂ 6074 2210 0 2210 224 2434 1263 0 0 30 1086 283 1343 1368 Od. 2001

n . Rajutan 25586 5686 2522 8208 4377 12585 20051 0 0 15 8032 1151 3720 4026 on. 2001

23. SMbn 1271 49 335 384 787 1171 87 0 32 490 0 0 0 OCL.2001

24. TmlNadu 47383 3182 206 3388 1036 4424 44043 0 0 62 2221 192 4424 4424 on. 2001

25. tupm 10217 187 662 849 347 1196 0 0 0 0 0 0 0 0 OgL,2001

26. UdvPndNh 172761 32025 0 32025 18024 50049 53671 0 8 138 24477 0 21687 22300 8ipl, 2001

27. UtlMVHhal 17944 829 96 925 1323 2248 0 8 0 6 383 0 0 0 Sifi. 2001

28. WMtBtngH 101835 8968 3020 11988 7725 19713 12094 0 1 195 7068 1531 11685 12477 6H1. 2001

29. A4NHMS 861 0 0 0 39 39 122 0 0 0 7 0 0 0 AU0.2OO1

30. DANHivel 452 2 75 77 0 77 317 0 0 0 20 34 3 3 OgL.2001

31. Dmn&Ohi 187 0 0 0 0 0 0 0 0 0 0 0 0 0 Ayg.. 2001

32. LHuhe*wp 15 0 5 5 0 5 135 0 0 0 3 2 2 2 0d. 2001

33. njnocnEiy 427 23 0 23 44 67 713 0 0 0 22 •21 0 0 OcL,2001

Tow 1295753 166763 61288 228051 134991 363042 681835 80 73 1180 128052 74385 110056 121536

31 16564

34 2530

0

46

5

5

40

3146

1653

334

4115

3376

0

3985

328

215

0

4502

34

5771

2724

871

0

6789

47

6275

2722

890

Oct, 2D01 

OCL.2D01 

Oct. aool 

Od.,2001

8ipt, aool 

OGL.aooi



Intern Awaas Yojana 

State M4iM Fhandal Parfbnnanca 

2001-2002

(Rs. in LaMts)

1233 ¥mten Answ»r VAISAKHA 3. 1924 (Saka) to QutsHona 1234

Nvm Of thi SMUTs Opwhg A80CHI»1 Mmm Tom b m tim PMQinllOi
No. tNim

•ton
1.4.2001

Mral tee foM CenkH te l tolil
M l

SC 8T ^  ONn ToM of
m m

Ham

1 2 3 4 5 e 7 8 9 10 11 12 13 14 15 18 17

1. AndmPrMMi 1220JO 11794iS 393148 15725.94 5903.14 196771 787035 909155 3234.14 979.19 421333 203471 624754 6872 at.. 2001

2. AnmMhil 344 J8 5SS.06 185i}2 740j08 249̂3 8378 333.11 677.99 OjOO 31631 31631 OJOO 31631 4655 8IPI..2001

3. Aiam S440.94 12489.11 4163D4 16652.15 Oi» OjOO ODO 5440.94 41J8 3436 7674 6670 142.94 253 Miy.2001

4. BHir 12603.93 3203879 10679i0 4271839 12532.90 4177̂63 1671053 2931446 700030 27777 7278JD7 423476 1150233 3974 Od. 2001

S. OMtogMt) 36234 2016J9 67230 2689.19 100846 336.15 134451 1706.95 22872 55535 78457 P475 115832 6739 Od.. 2001

6. Qoi 15^ 7620 2540 101 iO 3148 1049 41.97 5741 OjOO 0£0 OA) 25.10 25.10 4372 Oct.. 2001

7. GuM 44651 3389̂2 1129i7 451950 427435 143478 5699.13 614554 21451 892.97 110748 233.16 134054 2131 OcL. 2001

S. Huywi 87^ 1146.14 382J05 1528.19 573J07 191J02 764i)9 85153 44670 Oi» 446J0 24450 69170 81.17 SIPI..2001

9. iti---fTrTiânuBUW rmNn S842 507J06 169J02 676J07 236i6 7839 31555 257.13 15672 2275 17947 16445 343.92 13376 001.2001

10. JMvnu A KMhmir 74J8 60654 202.18 808.73 476.13 15871 63434 709.12 OjOO OjOO OiOO 21647 21647 3053 8IPI..2001

11. JMttMnd 280253 941379 313776 12551J05 2346i2 78271 3128 J3 593136 343.93 89640 124033 805.91 204675 3450 AUO. 20t

12. KMHlikl 188S.13 6100J8 2033i3 813451 305044 1016J1 406775 595238 1759 J4 61876 2378.10 1630J08 4008.18 6734 Oct. 2001

13. KOfUl 4S871 378058 1260.19 504077 110834 36951 147845 1937.16 47233 5643 52976 41535 945.11 4879 0d. 2001

14. IMyiPiidMh 162 j67 703838 2346.13 938451 490347 163449 6537.96 670053 146670 128777 27H.97 1380.93 4134.90 6171 Oct.. 2001

IS. m & rnnn 328441 1082479 360876 14433J05 518072 172674 6906.96 1019137 99149 9S2j09 194358 124938 3192.96 3133 8iH.n01

16. Mm^ ojoo 661J0 220i0 88241 160.15 5338 21353 21353 OjOO OjOO OjOO OjOO OiOO OA) 0

17. 18671 87979 293.10 117239 23243 7748 309.91 49652 Oi» 91jOO 91jOO OjOO 91J00 1832

18. Mbonm 1057 211J09 7036 28145 10555 35.18 14073 15130 OjOO 9143 9143 OjOO 9143 6043 Oct. 2D01

19. NiqM 45.97 S67A2 18971 756J3 283J1 94i0 37841 42438 OjOO 53853 53853 OjOO 53853 126.90 8m. 2001

20. OriM 1413037 9494.97 3164.99 12659.96 2099575 679858 2719433 4132470 614831 145839 760670 479234 1239954 30J01 Oct. 2001

21. Pur# 8331 7597S 253J08 101234 55178 183.93 73571 819J02 41331 OJOO 41331 36.11 449.92 54.93 Od. 2001

22. RNMiian 87758 319878 1066J09 426437 2443.18 81439 325757 4135.15 111177 430.91 1542.18 819 j05 236173 57.10 OoL. 2001

23. SMfen 61J7 152.17 5072 202.90 76J09 2536 10145 16332 735 4434 5279 10249 154.78 9477 Od.2001

24. TmlNidtt 44459 5922J6 197479 7897.15 591773 19?258 789031 8334J90 287644 7658 29S3J02 576J06 S529J08 4234 OCL.2D01



1235 V\/rmen Answer APRIL 23, 2002 to Que$Hons 1236

13 14

25. Tilpm oiX) 1283JB5 427.95 1711 iO 641.93 213.98 8S5.91 855.91 19224 29235 48439 254M 73943 8639 OoL, 2001

26. UMrPiadMh 2528.13 21595.12 719837 2879349 11207J4 373575 14942:99 17471.12 753348 OjOO 753348 4233J06 11766 34 6735 SipL. 2001

27. UlMioM 1046J6 2242̂ 747 i6 2990̂ 648i6 216.19 864J5 1911.11 OjOO m OjOO 984JOO 984JOO 5149 sipt. aoi

28. WMtBmoil 318235 1272932 4243.11 1697243 6073J04 202435 809739 11279J4 1479.17 47526 195443 126834 3222.97 2857 Sapt.2001

29. A 4N liln ii 121.21 14347 OjOO 14347 14347 OjOO 14347 26448 OjOO OjOO OjOO 1248 1248 422 Amo.»01

30. D6NHa¥el 0.17 7529 OjOO 75.29 37̂65 OjOO 3745 37J2 Oj08 1634 1642 OJOO 1642 4342 OCU 2001

31. OmviAOiu 10,96 31.16 OjOO 31.16 OJOO OJOO OjOO 10J6 OjOO m OjOO OjOO OjOO OjOO Aoq. 2001

32. UohidwNp 1J0 IM OJOO 244 1i2 OjOO 122 252 OjOO 045 045 ODO 045 1541

33. tvaDMny 18.77 7U2 OjOO 7U2 744 OjOO 744 2621 644 OjOO 644 1140 1824 6939 O0U 2001

ToM 51882.11 161800iX) 5382547 21562547 9080243 3020428 121006J91 172889J02 36126J05 1040634 4653238 2615632 72688J1 42.04

Credit-Cum-Subsidy Scheme (CCSS)

Physical Performance under Credit-Cum-Subskfy Scheme during 1999-2000

SI
No.

Nam ol In  S M I TiigK Houm
SC OHM Totf Undv

Houm Fin Ex- Phy*H
Sm io i- Hm I-

NodhouNiMii
kllNIMIOOl

No. of

■liMh MM oonMK)

7 8 10 11

1. M nPm M 9450

2. Amm 13503

3. BNr 33075

4. Qoi 59

5. QKmi 2767

6. Hvym 990

7. HMUPiadMh 436

8. M w  4 K«hmlr 523

9. Kmuka 5025

10. IM l 3040

11. MMĤ hadNh 7770

12. MihiiHttii 9004

13. Ote 7803

14. Pw# 633

3405 627 3596 7628 6013 MMDh.2000

13 13 1028 0 MMdiaooo

11 1 28 40 60 - - - 16 - - - llMh. 2000

0 0 0 0 0 0 0 0 0 0 0 0 0 IM l. 2000

82 135 309 526 2577 0 0 0 0 0 0 0 0 iMvaooo

0 0 0 0 38 0 0 0 0 0 0 0 0 IM l. 2000

8628 278 6075 14981 IM l 2000

26 - 28 54 6 -
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1 ? 3 4 5 6 7 8 9 10 fl 12 13 14 15 16 17

15. FINMHn m i 0 0 0 0 0 0 0 0 0 0 0 0 0 1M 1.2000

16. TmiNidu 4965

17. Tdpiii 1234

18. UNvPnM 20012

19. WMtBingil 10310

Tom 133333 12152 1041 10049 23242 9722 - - - 21 - - - - -

CmdH-CunhSubskty Sdwne (CCSS)

Fhandal Parformance under CwMt-cum-Subakfy Scheme during 1999-2000

(Rs. In Lakhs)

a
No.

Nan gift* OS _________
It on Cinlnl 5ST

1.42000
15&

Toni
C««il SUM ToM 15— — r a

% o( RipoHtao

Bhir

On

HMalPndMh

JmwAKaihmir

16.

17.

18. 

19.

TanlNidu

UMrPndMh

708J4 236iS ,M4.99 716.14 238J1 9S44S 9S4JS

1012.70 33736 13S0i6 $12.9S 170.96 683.93 683.93

2480j60 826J6 33074S 12S358 417i6 1671>M 1671>M

4/41 147 Si8 2i1 0J4 2.9S 2.9S

207i3 69.18 276.71 103J7 34i9 138J6 138J6

74iS 24JS 99JOO 37.12 1237 4949 4949

32i7 10J9 4336 1643 S48 21.91 21.91

39:11 13J07 S228 19i1 634 26.15 26.15

923J8 923J8

>230 250

37241

9233

1S00.90

773i3

124.14

30i4

49635

12337

S00J9 2001.19

2S7J4 1030.97

37241

46i3

755.99

39037

124.14

1541

2S2J00

130.12

49635 49635

61i4 61M

1007.99 1007.99

5J049 53049

MMBh.aOOO

IMvlOOO

9. KumMi - 376.91 125i4 50235 19440 64 JO 25930 25930 130 030 630 830 - MifCh.aOOO

10. Kffm - 227J97 75.99 309.96 115.15 3838 15333 15333 0 0 0 0 - iiMh.aoo

11. MidiyaPiadNh - 582J3 19434 776.97 400j04 13335 53339 53339 69.19 7732 13438 280.99 - MM6h.aooo

12. UihMMhta - 67539 225.10 90039 337i5 11235 45030 45030 1.10 - 230 310 - iiMh.mo

13. ONHi - 585 30 195 j06 78037 667i0 22233 890.13 890.13 32335 1043 227J1 56139 - IM l,8000

14. PwHfc - 4747 1532 6330 2431 8.10 3241 3241 2iO - 030 210 -

15. Ri(H8iin - 20535 6841 273M 102i2 3431 13633 13613 0 0 0 0 • iMi.aooo

ToM - IOOOOjOI 333330 1333331 606838 X22M 809144 809144 397J4 8835 129737 178346
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Credit-cum-St^ldy Scheme (CCSS)

Ptiyslcal Performance under Credlt-cum'Sut)Sidy Scheme during 2000-2001

a. NmicflhlSMM TH9M Houim ComlnjcM Houw FfM Ex- PhyMH NoxifhouM*(W Haol %ol «>portlny
No. 9C 8T 08«i TdH \M k

Commdton
tmM
iiww

Semtoi-
IW)

Hnl-
awwl

mtwnmot 
Wonwi HtMbndMD 

Mill boil

«W*I
\m ^ h M

Sirimf
Mm

oonMid

tnuM
eomlMcM

Monlh

1 2 3 4 5 8 7 8 10 11 12 13 15 16 17

1. M a  PndHh 7711 12931 2887 10345 26163 0 0 0 0 0 0 0 0 339J9 Much, 2001

2. Amm 11006 - 3 13 16 0.15 MMh,»01

3, BNr 20657 125 - 63 188 607 0 0 0 0 0 0 0 0.90 MMCh.2001

4. ChaMdaovli 1415 18 35 129 182 211 0 0 0 17 0 0 0 12i6 Maidi,2001

S. Q08 48 - - - 0 - - - - - - - OjOO -

6. Qy|M 22S9 OJOÔ -

7. Hvym 810 m 0 189 312 66 0 0 0 25 0 0 0 3832 MllQh, aool

8. HtoacMPridiih 356 103 12 185 300 74 - - - 27 - - 8427 Much, 2001

9. JMnmu&KMhn* 427 0 OJOO -

JhaMwd 6128 4 0 5 9 282 0 0 0 0 0 0 0.15 MMOh.2001

11. Kamttki 4104 102 26 453 m 456 0 0 0 65 66 0 0 14.16 Much. 2001

Km Ii 2481 22 - 37 59 41 0 0 0 0 0 0 0 238 Much, 2001

13. IMyiPndMh 4936 477 317 1063 1857 2121 1 0 5 158 - - 37j62 Mnch. 2001

MBniHRII 7355 62 18 114 194 508 0 0 0 0 0 0 0 2M Much. 2001

15. ManlNir 487 - - - 0 - - - - - • - OjOO -

16. Orim 6371 7443 1079 5079 13601 876 0 0 0 0 0 0 0 213̂ Mnch.2001

17. Put# 517 54 - 19 73 36 0 0 0 - - 0 0 14.12 MMCh.2001

2237 61 49 140 250 763 0 0 0 41 0 0 0 11.18 MMCh.2001

TmMu 4057 719 ' 2 629 1350 11063 7 16 0 5 0 0 0 33J8 MMCh,aooi

Tttpun 1006

21. UMfPiidNh 14811 - * - 0 - - - - - - - 000 -

22. miMnchil 1539 - - 211 211 0 0 0 0 0 0 0 0 13J1 Maich.2001

23. WntBsfvii 8415 - - - 0 - • - - - - - - OJOO -

Tow 109333 22244 4428 18674 45346 17104 8 16 5 338 66 0 0 41>I8



CmHt<unhSubaldy SchuTM (CCSS)

Fkmnda! Performanco under CrttU-euni'Subaldy Scheme dtaing 2000-2001

(Re. in  Lakhs)
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a. N m o fN S ta M l (MB AlocHion M m m Ttollil E iw ly t i % fll moKtiQ
No. non

MiOOO
Cm M 8HH Tom Cinfeil SMi ToM m M H

M
A O Nn tm IM i

1 2 a 4 5 6 7 8 9 10 11 12 13 14 n W

1. M m P iid H h S9M 10S7.91 3S2j64 141055 1057.91 3S2M 141055 147045 1356 J5 - - 1356J95 9278 IM i.2001

2. Ammi S12J6 1509.95 503J2 201377 - OjOO OjOO 51236 - 040 130 170 033

3. Star 1216>«4 2861i0 953̂3 381533 - OjOO OjOO 121644 1954 071 1849 3874 3.14 MMh.aoi

4. ChMtogHh 53i4 194.10 6470 258JO 30J06 10J02 40j08 93^ 356 U M 2346 3846 4179 liMh,2001

5. qm - 6i8 2.19 877 - OjOO OjOO OjOO - - - 0 fom

6. Qumi - 309.94 103i1 41375 - OjOO OJOO ODO - - - 0 fOIVOI

7. Hnym 38J7 111j06 37JQ2 148J08 23.93 7.98 31.91 7078 ISjOO - 2158 3658 51j68 MMh.2001

«. HInMchilPiidMh 21.93 48iS 1678 65.13 20i8 6i9 2757 4950 14J05 145 2275 3775 7676 Much. 2001

9. Jmmi&KMhn* - 58i5 1955 7870 - OjOO OJOO OjOO - - 0 fOIVOI

10. Jhukhind 310j67 840J4 28075 1120.99 - 00.00 OJOO 310̂67 040 OjOO 155 1.95 043 llMh,2001

n. KwiMka 251j04 563J(Q 187i8 75071 1731 577 23j08 274.12 1378 3j00 5137 67j65 2448 Mvoh. 20018

12. Km iIi 115.15 340J2 11344 45376 - OjOO OjOO 115.15 370 - 20j03 2373 2041 IMi.2001

13. 16826 67734 225.78 903.12 15374 SIjOB 20432 37258 59j02 7534 17541 309J97 8370 llMh.2001

14. IktaiM M ll 329.99 1009B 33634 134537 - OjOO Oi» 329.99 1970 4.10 4811 72j61 22JOO llMh.2001

15. MMpur - 6675 2275 89D0 3338 11.13 4451 4451 - - - OJOO 0

16. CMm 105J1 874.12 29137 116549 812iO 270̂7 108347 118978 770J09 5847 278.99 110755 93.13 MHdv 2001

17. IV # 22.98 70.94 23^ 9459 5j08 1j69 677 2975 730 - 340 10.90 3643 MMh.2001

IS. RNm I m 136 J3 306.90 10230 40970 - OjOO OJOO 136 J3 24.16 1356 45.17 82 J9 6058 MMh.2001

19. T a n M i 6.93 55638 18553 742.11 545.17 18172 726 J9 73312 36070 0.10 31218 673.18 91.74 MMh.2001

20. TKpm - 137.99 46iX) 183.99 - OjOO OjOO OjOO - - - OjOO fOIVOI

21. UBtf PfVlMh - 2032.13 67738 270951 - OJOO OjOO OjOO - - - OJOO KVVO

22. UBnnoM 96.11 211ir7 7036 281 A3 - OjOO OjOO 96.11 - - 18iS 18j65 1940 MMh.801

23. W MBwgri - 11S452 384J4 153936 - OJOO OjOO OJOO - - - oa> t O N O I

ToM 3446J1 ISOOOjOO SOOOJOO 20000JOO 269936 §9979 3599.15 7045.95 2666.95 16877 10(374 W i J H 55J0S
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Credtt'Om'$ubeidy Scheme (CCSS)

Physical Performance under Cre^-cum'Subsldy Scheme during 2001-2002

(Unit in Noe.)

SI NwnflfliiSMK T«Vt •Houm Oommcud Houm FM El- No t̂ttMialolid No. of %<lf
Mo. 8C ST Otm TotH untfir

ooni-
ituoKos

bonM
iibcuwi

FBL
m

tvtf-
apped

in lvm d
Hum  huM 

mdili
bgli

•Mil
IM

cNM
kiHM

Mm
conlMEM

hOUMI
GomHRiid

MoaH

1 2 3 4 5 6 7 8 9 10 11 12 13 u IS 18 17

1. Andhra PndMh 3643 755 173 645 1573 2069 0 0 0 0 0 0 43.18 Oct.. 2001

2. Aiwn 5191 0 1 2 3 0 0 0 0 0 0 0 0j06 My.aooi

3. Btar 9696 18 3 29 50 109 0 0 0 0 0 0 Oil on.aooi

4. Chhattigitt 622 13 18 32 63 77 0 0 0 1 0 0 10.13 s m , m

5. Got 24 - - - - - - - - - - - OjOO -

6. QuiMI 1047 OjOO -

7. Hvym 354 19 0 40 59 57 0 0 0 0 0 0 16j69 sipt̂ aooi

S. IHIBUIH n— 1 156 18 2 33 53 167 0 0 0 2 0 0 33i8 sipuaooi

9. JMnmi A KMhmir 187 - - - - - - - - - - - OjOO -

10. Jhuhhind 2907 0 0 0 0 0 0 0 0 0 0 0 Oi» Aug.. 2001

11. KimiWia 1883 - - - - - - - - - - - OjOO -

12. Km H 1168 8 0 93 101 271 0 0 2 21 0 0 8iS 0(1.2801

13. MKliyt PitdMh 2172 71 94 207 372 1448 0 1 0 31 0 0 17.13 OH. 2001

14. MrtafHMn 3341 72 2 47 121 243 0 0 0 0 0 0 3^ 8«ril..2001

15. 275 - - - - - - - - - - - OiX) -

16. Ofim 2931 475 43 358 876 0 0 0 0 0 0 0 29J8 July. 2001

17. Punli) 234 6 0 0 6 59 0 0 0 1 0 0 2i6 o a . 2001

11. RDuVm 987 309 - - 309 635 3U1 Sim. 2001

19. TaniMdu 1828 763 0 992 1755 • 9710 42 6 5 87 0 0 96J01 Sapt.2001

20. Tilpm 534

21. UNvPndNh 6665

22. UMfKM 692 - - 104 104 0 0 0 0 0 0 0 1SJ03 SiH.2001

23. wmBiiigii 3931

ToM 50667 2S27 336 m S445 12533 42 7 7 142 0 0 10 J5



CmdlNsunhSubMy SchwM (CCSS)

Financial Pertormanct undar CfBdlt-cunhSubskly Schema during 2001-2002

(Rs. in Lakhs)

\24S Vmien Anm er VAISAKHA 3. 1924 (Sato) to OtmtUoM 1246

a N m o f ii iM i OIB Atooion RoiMMi Tom Evpm iw i % 0l
Np. M on

u m
CmM su it TotH CtnbH 9 m ToM w M k

Kjndi
SC 8T OiMn Tom M0f8h

1. M m P iadH h 113>IS 273.19 91j06 36475 13650 4553 182.13 29551 9339 21>I0 7977 19456 6532 Od. 2001

2. h m i i S10j66 319 J9 12976 519j05 - m 030 51056 030 0.10 070 030 036

3. 9 m 116534 742.14 24758 90952 - OjOO 030 116534 339 035 736 1130 0.94 Oct. 2001

4. OhkigigHti 59A2 46i7 1556 6273 7.17 239 956 68.98 230 230 770 1230 1856 8ipL.200t

S. Q08 177 059 235 - OjOO 030 030 - - - 030 - -

6. om M - 7 8 ^ 26.16 10456 - OjOO 030 030 - - - 030 - -

7. HHym 34i1 2652 8JM 3536 - 030 030 3451 370 030 675 955 2738 8ipt.aooi

g. HbnKMPiidNh 11i)3 1173 3.91 1554 0.90 030 120 1273 2 l k 070 534 759 6236 88PL. 2001

9. Jmmhi A Km M - 14JQ3 458 1871 - OjOO 030 030 - - - 030 - -

W. Jwkhm l 334J3 21SJ05 7258 29073 - 030 030 33473 030 030 030 030 030 A ^ a o o i

11. K im iik i - 14126 47j09 18834 - 030 030 030 - - - 030 - -

12. Km H 125iS 8756 29.19 11675 - 030 030 12515 150 030 3139 3339 2653 ocL.aooi

13. M rtiy iP n M 6U7 16247 54 J9 217.16 - 030 030 6157 538 1>40 15.15 21.93 3556 ooi..aooi

14. Miimihlii 241J9 250^ 8353 334.13 - 030 030 24179 3.10 070 970 1330 538 n p i, n o i

IS. iM w - 20i6 6J9 2754 - 030 030 030 - - - 030 - -

16. OrtM 32JS5 219i5 7378 293.13 • 030 030 3235 22454 10.11 6879 3054 9M32 8H1.2001

17. Pwjib 18J2 1758 516 23A3 - 030 030 1872 1.70 030 230 370 1976 Oot.2001

IS. RUMtan 100 J t 74J01 2457 9858 - 030 030 10038 1339 554 2077 3970 3935 Oct.901

W. TMMi 137.10 4570 18230 - 030 030 5958 4579 030 4070 8639 145,17

20. Tfipun - 40jOS 1335 53>40 - 030 030 030 - - - 030 - -

21. URvMMh - 499 J6 16652 66648 - 030 030 030 - - - 030 - -

22. UOMncM 70i5 51.92 1731 6972 - 030 030 7055 - - 1250 1250 1772 8ipL.a001

23. WHtBwgtf - 29(30 n i7 393J07 - 030 030 030 - - - 030 - -

Tow 2940J06 3800i» 126657 506656 14457 4872 19239 3132 j95 40053 4130 30(32 74945 2332
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Golden JubUee Rural Housing Finance Scheme 

Status Report-Statewlse Dlsbursentents

(Amount in Rs. Crores)

S U M T 1W-«

Unk

m -n

Amount

1999-2000

Aroouni

2000-2001

Unto

2001-2002

unto

10

Andhra Pradesh 4244 49^3 9488 136.65 7203 88.62 3527 6235 2205 44.93

Assam 102 0 ^ 177 3.19 80 1.10 218 3i)8 147 243

Arunaohal Pradash 0 0.00 0 O.0O 1 0.00 0 0.00 0 0.00

Bihar 223 2.48 398 4.88 104 1.17 1281 929 362 433

Goa 169 2.29 252 5.00 394 831 591 12.94 307 8*19

Qujarat 2066 18.91 3283 5028 5554 73X>4 6905 12334 2811 54X)7

Haryarui 112 1.10 190 3.76 1017 1629 734 12X)9 657 10.12

122 0.93 649 1233 1071 19.16 737 1438 487 8.43

Jarrwnu & Kashmir 1 0.00 13 0.14 40 0.90 41 0.98 28 047

Karnataka 3930 4523 7572 12649 7352 117.03 9261 164.81 . . 7141 165.97

Kerala 19161 145.62 8464 13540 15099 17331 16432 23922 11488 18424

Madhya Pradesh 1078 744 2174 3046 1468 1733 3990 55.17 1231 14.93

Maharashtra 4484 5938 9484 116.70 9837 134.80 18787 23237 8098 11125

Mampur 0 0.00 1 0.01 ' 0 0.00 6 0.12 3 0X)6

Meghalaya 11 0.10 13 0.17 7 0.07 8 0.07 4 0J09

Mizoram 0 0.00 0 0.00 0 0.00 2 0.03 0 OiX)

IMBQMinO 2 0.02 1 0.01 0 0.00 0 0.00 0 0.00

Orlasa 5197 1642 1834 1523 11273 3 3 ^ 10989 81.90 676 935

Punjab 2215 28.11 5166 65.92 5589 74,13 3381 5347 1651 3437

Rajasthan 774 5,93 1279 2847 842 1736 1945 3133 1321 19i)1

SIKklm 0 0.00 64 0.83 5 0.09 229 2.87 144 2.69

TamU Nadu 5282 5440 69414 127.66 18786 130.62 12445 21620 6761 15026

Trtpuia 2 0.01 2 0.02 0 0.00 7 0.10 7 0.07

Uttar Pradesh 661 728 1426 1734 1258 12.68 2672 5538 1615 27.95

Uttaranchal 562 127 1063 16^2 1623 15.03 2686 - 3037 2567 3738

West Bengal 506 638 2266 25 25 1833 20.05 1813 2428 524 733
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Andaman & NIoobar 0 0.00 37 0A2 1 0.01 55 0.S2 1 0.02

Chandigarh 178 156 635 870 857 12.98 1650 19.68 1151 12^9

Dadre & Nagar HaveU 0 0.00 6 0,12 0 0.00 0 0.00 0 O M

Delhi 5 0.05 147 539 203 659 859 743 671 23i)6

Daman & DIu 0 0.00 0 OJOO 0 OXX) 00 0.00 0 OiX)

Lakshadweep 0 0.00 0 0.00 0 0.00 00 0.00 0 OJOO

Pondteherry 37 040 233 5.69 106 2.02 107 2.56 45 M H

Chhattogaih 0 0.00 0 OXX) 0 0.00 10 0.07 153 155

Jharkhand 0 0.00 0 0.00 0 0.00 9 0.11 150 OJ07

Total S1124 455^1 12S731 943 31 91603 977.12 101377 14S8X)1 S2271 9 3 7 ^

*The data does not include those for wtiich State wise data has not been furnished. 

[English]

Intellactual Property Right System

4356. SHRI A. VENKATESH NAIK:
SHRI RAMSHETH THAKUR:

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state;

(a) whether the US has appreciated the Indian laws 
regarding copyright;

(b) if so, whether the US has agreed to work for 
effective Intellectual Property Rights (Patent) System;

(c) if so, whether any strategy has been worited out 
in this regard;

(d) if so, the details thereof; and

(e) the steps taken by the Government to frame 
guidelines in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) and (b) No written Information has been 
received.

(c) to (e) Intellectual property rights are territorial in 
nature and governed by natk>n laws and administrative 
systems. The Qovemment, as a strategk: response to 
economic lit>eralization and globalization, has undertaken

both legislative and administrative initiatives for the 
modernisation of the intellectual property system (including 
patents). While legislations have been updated and 
enacted in areas like copyright, industrial designs, 
geographical indteattons and trademarks, a Bill to amend 
the Patents Act, namely, the Patents (Second Amendment) 
Bill, 1999 is under consideration.

Modernised Patent offices in Delhi and Chennai were 
made operational in July and August, 2001 respectively. 
The modernisation of the Patent Office In Kolkata is 
nearing completton while the work is going on in Mumbai.

Import of Containers

4357. SHRI ARUN KUMAR; Will the Minister of 
FINANCE be pleased to state:

(a) whether the Import General Manifest (IGM) 
Ctosure of any import containers should be done wHIiln 
six months of its arrival;

(b) If so, the details of IQM of how many import 
containers are pending for more than six months; and

(c) the reasons for pendency?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI GINQEE N. RAMACHANDRAN): (a) No, 
Sir.

(b) and (c) Pendency of IQM of import containers is 
independent of (a) above.
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Diversion of Funds by Usha Groups

4358. SHRI M.V.V.S. MURTHI; Will the Minister of 
FINANCE be pleased to state:

(a) whether attention of the Government has been 
drawn to the newsitem captioned "FIs hire private eye to 
track Usha Fund Diversion* appearing In the ‘Economic 
Times’ dated March 19, 2002;

(b) if so, the details of the funds given to Usha 
Group of Companies by FIs/Banks;

(c) whether Usha Group of Companies diverted these 
funds in benami properties;

(d) if so, whether the Govemment have ordered any 
CBI Inquiry/Audit of these companies by some reputed 
Chartered Accountants as desired by the FIs/banks;

(e) if so, the details in this regard; and

(f) the steps likely to be taken by the Govemment 
against the Usha Group?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (f) 
The information Is being collected and will be laid on the 
Table of the House to the extent available.

[Translation]

Commitment Charges on External Loan

4359. SHRI RAMJI LAL SUMAN:
DR. SUSHIL KUMAR INDORA:
SHRI RAMJEE MANJHI:

Will the Minister of FINANCE be pleased to state:

(a) whether the external loan of Rs. 55,764 crore, 
obtained from abroad at the end of the last financial 
year, remained unutilized;

(b) if so, the details thereof alongwith the reasons 
therefor;

(c) the amount paid by the Govemment as the 
commitment charges on this loan amount;

(d) whether any accountability has been fixed by the 
Govemment for the poor financial utilisation;

(e) if so, the details thereof; and

(f) the measures taken by the Government for 
optimum utilisatton of external loan?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL); (a) The 
amount of loan that remained unutilized at the end of 
financial year 2001-02 stood at Rs. 58820.06 crores.

(b) The details of unutilized amount of loans are 
given in the enclosed statement.

(c) The commitment charges paM by the Govemment 
during the year 2001*02 are as foltows:

(Rs. Crore)

ADB 4.26

IBRD 34.64

Germany 0.76

France 0.22

Total . 39.88

(d) and (e) Foreign akJ is largely prĉ ect tied and 
therefore, utilisation of the sanctioned aid for any project 
is spread over the project implementation period. As a 
result, there wouM t>e sonra unutilised amount at any 
point of time, reflecting the assistance in pipeline, which 
will be used as project implementation takes place.

The pace of utilisation is sometimes affected due to 
inadequate provisioning of funds by the implementing 
agency, procurement and contracting delays, delays in 
land acquisition and other project specific issues.

(f) Some of the steps taken by the Govemment to 
iniprove aid utilization are ensuring adequate provisioning 
for externally akled projects in the budgets of State and 
Central Govt., streamlining of procurement procedures, 
disintermediation of flow of external akl to Central Pubik: 
Sector Undertakings, quarteriy review with Executing 
Agencies, setting up of a Project Management Unit in 
the Department of Economk: Affairs, strengthening of 
Project Monitoring Units in some States and Central 
Ministries, appomtntent .of Nodal Offloera tor the States 
and regular review of projects with respect to quality at 
entry.
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Statement

(Rs. Crores)

SI.No. Donor Unutilized* Amount

1. Asian Development Bank 8443.045

2. Belgium 21562

3. Gennany 815.664

4. France 63382

5. Japan 7772.238

6. Russian Federation 11974.147

7. Saudi Arabia 36231

8. I B R D 14827.215

9. 1 D A 4.683

10. 1 D A 14452.938

11. I F A D 345 A97

12. O P E C 63.26

Total 58820.062

‘Reasons cited In reply to part (b), (d) & (e)
[En^ishJ

Procuremant of Foodgrains

4360. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION tM pleased to state:

(a) whether the Union Government have evolved a 
long-tann proposal to enhance foodgrains procurement 
by the FCI;

(b) if so, the details thereof;

(c) whether the Qovemment have allowed the FCI to 
decide the ideal buffer stock of foodgrains to be stored; 
and

(d) the details of the impact of the long temi proposal 
on present procurement of foodgrains?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI ASHOK PRAOHAN): (a) to (c) The 
Government of India has constituted a High Level 
Committee (HLC) to formulate a Long Term Grain Policy 
under the Chairmanship of Prof. Abhijit Sen the former 
Chairman of Commission for Agricultural Costs and Prices. 
The final report of the HLC is expected in May, 2002. 
The recommendations made by the HLC will be duly 
examined and a new policy fomnulated.

(d) Does not arise in view of reply to (a) to (c) 
above.

Income tax Paid by Film ParsonalltiM

4361. SHRI P.D. ELANGOVAN: Will the Minister of 
FINANCE be pleased to refer to the reply given to the 
Unstarred Question No. 1400 on March 8, 2002 and state:

(a) the amount paid by the individual film personalities 
as the income-tax during the last three years year-wise;

(b) whether most of the film personalities in that list 
have furnished their income much less than what they 
actually get;

(c) if so, whether the Government have any sure 
nwthod by which their actual income could be detected;

(d) if so, the details thereof; and

(e) if not, the corrective steps taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI GINGEE N. RAMACHANDRAN): (a) The 
year-wise list of amounts paid by the individual film 
personalities during the last three years is enclosed in 
the statement.

(b) The income declared by assesses (including film 
personalities) in their annual income-tax returns is normally 
accepted. However, if the assessing officer and the range 
in-charge are of the opinion that the returned income is 
less than the actual income of the aasessee, the case is 
selected for scrutiny assessment The relevant books of 
accounts, documents and vouchers are examined in detail 
during the assessment proceedings and the actual income 
of the assessee is determined. Whenever concrete 
information regarding evasion of tax comes to the 
knowledge of income-tax departnnent, appropriate actkm, 
such as Survey or Search & Seizure Operation, as 
provkled in the statute is taken to ensure compliance of 
tax laws.

(c) Yes, Sir.
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(d) As per the Income-tax Act, th9 film producers file 
Form No. 52 A in which all payments atx>ve Rs. 50,000 
are given to the department within one month from the 
date of completion of the films. The information available 
In Form 52A are cross verified with the returns filed by 
the film personalities to checl< whether they have declared

the actual income or not. Whenever concrete information 
regarding evasion of tax comes to the knowledge of 
income-tax department, appropriate action, such as Survey 
or Search & Seizure, Operation, as provided in the statute 
is taken to ensure compliance of tax laws.

(e) Not applicable, in view of (d) above.

Statement

(Taxes paid Rupees in lakhs)

S. Name of the Assessment Year
No. Assessee 1999-2000 2000-2001 2001-2002

1 2 3 4 5

1. Aishwarya Rai 1640 83.00 215i)0

2. Amitabh Bachchan 2750 37250 81.12

3. Jaya Bachchan Nil 115.00 3045

4. Abhishek Bachchan Nil 51.94 109.12

5. Amrishlal Puri 4631 59.02 75.70

6. Salman Khan 8856 307^8 292.47

7. Rani Mukherjl 10.27 5030 58.74

8. Shahrukh Khan 239.00 248 iX) 474.00

9. Yash Johar 36938 . 8734 183.67

10. Karishma Kapoor 96.29 127A1 18742

11. Madhuri Dixit 32.66 19.94 49.09

12. Anu Malik 2241 3327 5737

13. David Dhawan 59.93 12145 171.07

14. Bharat Shah 24.15 19.19 1049

15. Abhijeet Bhattacharya 6.17 824 17.92

16. Aika Yagnik 1053 2134 29.92

17. Anand Bakshi N X 1446 2125

18. Anupam Kher 1643 14j06 7427

19. Archana Puran Singh N.A. 11.07 ' 3137
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1 2 3 4 5

20. Asha Bhosale 27J04 N.A. 86.74

21. Asha Parekh N.A. 759 20 £8

22. Dimple Kapadia 0.89 1j03 734

23. Farah Khan N.A. 734 20.07

24. Fantoen Khan 035 0X)5 24.94

25. Qovind Ahuja 131.72 114.15 460jOO

26. Quishan Grover 641 5.03 12.97

27. J.P. Dutia 12^8 N.A. 211.70

28. JuN Chawla 36.98 N.A. 39.72

29. Jyotika Sadanah N.A. N.A. 22.77

30. Kadar Khan 7.04 1034 21.99

31. Lata Mangeshkar 39.73 18 J5 131.28

32. Manisha Koirala 60.21 52.28 82.99

33. Manoj Bajpai 2.18 547 1637

34. Mithun Chakravorthy 162.66 2940 14,99

35. Mukesh Khanna N.A. N.A. 2731

36. Nana Patekar N.A. 1644 19.66

37. Nasiruddin Shah 15.48 1 5^ ^223

38. Om Puri 1054 20^3 34.65

39. Pankaj Khaibanda N.A. 15.00 43.61

40. Pretty Zinta N.A. 13.22 118X)6

41. Raj Kanwar 62.13 6931 300.08

42. Raj Babbar N.A. N.A. 2430

43. Rajesh Roshan 835 3.04 16.27

44. Rakesh Roshan N.A. 4.89 62:61

45. Raveena Tandon 33J1 60.97 93.74

46. Rishi Kapoor N.A. 850 15.67
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1 2 3 4 5

47. Sachin Pilgaonkar N.A. 1244 1559

48. Saif Ali Khan 5.96 24.20 3039

49. Salim Akhtar N.A. N.A. 2039

50. Sanjay Dutt N.A. 36.10 94.70

51. Shanliar Mahadevan N.A. 1635 172.18

52. Sheioir Suman 2142 35.93 20.16

53. Shridev Anand N.A. N.A. 3233

54. Sonu Nigam 18.75 3649 55.75

55. Twinkle Khanna N.A. 25.69 44:90

56. Udit Narayan 6.91 1334 n s i

57. Vijaysingh Deol 3444 91.68 119.77

58. N. Balakrishna 15.78 1950 19.00

59. K. Kalyan Kumar 7.73 14.00 . 1043

60. V. Jagapathi Rao 6.24 7.04 10XX)

61. A. Nagarjuna Rao 19.95 2541 15.90

62. Rajinikanth 28.00 76.00 3952

63. A.R. Rehman 26 DO 35.00 60.00

64. G. Subramaniam 9  Manirathinam 33.00 33.00 43.00

65. A. Sreedevi 8.00 15.06 37.00

66. K.J. Yesudoss 21.00 22.00 20.00

67. Ramayakrishnan 4JX 12i» 8.00

68. K.S. Ravi Kumar 14.00 11.00 14.00

69. A. Vijayakanth 13.00 24XX) 40.60

70. Sathyaraj 12.07 15.73 17XX3

71. A. Ramesh 10.73 1134 4944

72. S. Ajeeth Kumar 6.83 30.00 30 XX)

73. Afjun 10.00 19.17 17.25
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1 2 3 4 5

74. S.P. Balasubramaniam 1656 1646 13.79

75. R.B. Chowdhury 4048 22.01 3022

76. K. Chiranjeevi 79.00 86 XX) 1490)

77. K. Coundamani 28,86 13.00 720

78. C. Jospeh Vijay 21.97 2621 67.72

79. 0. Meena 1 2 ^ 17D0 11,00

80. Mohanlai 1720 9.09 17.98

81. ICamal Hassan 1150 9JOO 151.00

82. T.L Prasanth 255 1325 14.01

83. R. Madhavan N.A. N.A. 28.00

84. K.S. Soumaya 9.68 1139 10.77

85. T.N. Veniatesh 7.67 2539 1659

86. Puttaswamy alias 
Shivarai Kumar

18.14 21.03 17.00

87. Basant Kumar Patil Nil Nil 63.99

Invastmcnt by n i’s

4362. SHRI SADASHIVRAO DAOOBA MANDLIK: Will 
the Minister of FINANCE be pleased to state:

(a) the details of the investments made by the foreign 
Institutional investors and multinational companies during 
2001-20Q2 as compared to the previous yean and

(b) the target fixed by the Government for the 
financial year 2002-03?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) The 
investments made by the foreign Institutional Investors 
(Fils), during 2000-2001 and 2001-2002 were around US 
$ 2159 MttUon and US $ 1846 Million respectively. The 
Foreign Direct investment made in India including 
Investments made t>y Multinational Companies during the 
period 01.04.2000 to 28.02.2001 and 01.04.2001 to 
28.02.2002 are Rs. 19773.98 Crores and Rs. 17908.08 
Crores respectively.

(b) Whfle no target has been fixed by the Qovemment 
in this regard, it is the endeavour of the Qovemment to 
increase the flow of investment into the Country.

Specification for BasmaU Rice

4363. SHRI G. PUTTASWAMY GOWDA:
SHRI C. SREENIVASAN:

WHI the Minister of COMMERCE AND INDUSTRY 
be pleased to state:

(a) whether the Government have woriced out the 
specifications for Basmati rice and notified it;

(b) if so, tlie details thereof;

(c) whether the farmers community from different 
States have represerrted to be included in the list of 
basmati growers;

(d) if so, the details thereof; and
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(e) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) and (b) The Department of Commerce, 
considering it necessary and expedient for the 
development of export trade of basmati rice have 
published a Notification SO No. 185 (E) dated 1.3.2001, 
inviting objections or suggestions for subjecting basmati 
rice to quality control and inspection prior to export.

(c) to (e) Representations from State Governments, 
Agriculture Universities, Rice Mills Associations, Rice 
Exporters Associations, individual exporters etc. were 
received and considered in this exercise.

Development/Expansion of Sugar Units

4364. SHRI ASHOK N. MOHOL: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state:

(a) the number of Industrial Entrepreneur 
Memorandum issued/cleared for the development/ 
expansion of sugar units in each State particularly in 
respect of Maharashtra after delicensing of sugar industry;

1 2

Madhya Pradesh 13

Maharashtra 1049

Nagaland 01

Punjab 05

Tanriil Nadu 26

Uttar Pradesh 77

Chhattisgarh 01

Uttaranchal 02

Pondtoherry 02

Total 1365

(b) the capacity and location of these sugar units;
and

(b) Information is being compiled.

(c) Acknowledgment to the Industrial Entrepreneur 
Memorandum Is issued as soon as it Is received In the 
Secretariat for Industrial Assistance of the Department of 
Industrial Policy and Promotion.

(c) the number of Industrial Entrepreneur 
Memorandum requests which have not been cleared by 
the Government in respect of Maharashtra?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI V. SREENIVASA PRASAD); (a) 
State-wise numt>er of Industrial Entrepreneur Memoranda 
(lEM) issued for establishment of new sugar units/ 
expansion of existing units after the de-licensing of sugar 
industry upto 31.03.2002 are given below:

[Translation]

Name of State/Union Territory No. filed

1 2

Andhra Pradesh 34

Bihar 05

Gujarat 09

Haryana 08

Karnataka 133

UO Housing Finance Ltd.

4365. SHRI SHIVRAJ SINGH CHOUHAN:
SHRI VIJAY KUMAR KHANDELWAL

Will the Minister of FINANCE be pleased to state:

(a) whether the LIC Housing Rnance Ltd. propose to 
set up centres in different States including Madhya 
Pradesh in order to provide housing loans on a large 
scale under the “Own Your Home Scheme*;

(b) if so, the places where these centres are likely 
to be set up; and

(c) the details of the loans to be provided for this 
purpose by the Life Insurance Corporatton?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and
(b) The UC Housing Fil\̂ nce Ltd. has infonned that it 
has 96 centres (named as Area Offices/Extension 
Counters), spread all over the country, including fhw
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centres in the State of Madhya Pradesh at Bhopal, 
Gwalior, Indore, Jal>alpur and Raipur. Apart from these 
96 centres, all large Area Offices conduct Camp Offices 
on fixed days, time and location at some important 
developing centres within the jurisdiction of that Office. 
The Company has at present no plans to open any new 
centre.

(c) *Own Your Home Scheme’ was earlier being 
operated by the Life Insurance Corporation of India (LIC). 
But, with the fonnation of LIC Housing Rnance Ltd. (LIC 
HFL), which was at that tinoe a subsidiary of LIC, the 
Corporation has stopped granting loans under this Scheme 
with effect from 16.8.1993 and such loans are now being 
given by LIC HFL under their various schemes, like Griha 
Prakash, Griha Tara, Griha Jyoti, Griha Shobha, Griha 
Lakshmi, Griha Sudhar, Sampurna Griha, Apna 
Chikitsalaya, Griha Vikas and purchase of plots/sites, etc.

[English]

Modernisation of Textile Centres

4366. SHRI VILAS MUTTEMWAR: Will the Minister 
of TEXTILES be pleased to state:

(a) whether the Government have drawn up a plan 
for the modemisation of 24 textile centres under the 
Textile Centre Infrastructure Development Scheme;

(b) if so, the details thereof; and

(c) the extent to whfch it will help in reviving the 
textile industry In the matter of exports?

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) to (c) 
T)ie Govemntent has launched a new scheme Textile 
Centre Infrastmcture Development Scheme (TCIDS)* for 
rejuvenating and plugging critk»l infrastructure gaps in 
predominantly textile/apparBl sector areas to help the units 
located therein to become globally competitive. The 
detailed gukielines of the Scheme are enclosed in the 
statement.

One of the major perceived benefits of TCDIS is 
removal of Impediments to production and to facilitate 
improvement in quality, productivity and operational 
flexibility to make the textile indusHy of the centres gtobally 
competitive so as to face competMion in domestic and 
international nwricets. Therefore the modemisation of the 
textile centres under the Scheme woukj result in increased 
exports especially in the post MFA era starting from 1st 
January 2005.

Statmnsnt

Guidelines of Textile Centres Infrastmcture 
Development Scheme (TCIDS)

1. TCIDS Scheme Is a part of the drive to improve 
infrastructure facittties at potential textile growth centres 
and therefore, aims at removing bottlenecks In exports 
so as to achieve the target of US$ 50 billkm by 2010 as 
envisaged in the National Textile Poltey, 2000.

2. The scheme shall cover investments, which are In 
the nature of exigencies, or emergencies and which could 
not be foreseen as part of the annual plan scheme 
proposals. Broadly, the scheme covers and Investments 
required for quicker and strategic removal of bottlenecks 
and for general export facilitation. The investment must 
reflect its linkage to export promotion.

3. Balancing investment may, inter alia, relate
to:—

I. construction of roads

II. provision of testing facilities

III. common effkient treatment plant facilities

IV. exhibittonAnariteting hall

V. strengthening of power supply

VI. improving water supply and drainage facilities

VII. improvement in telecommunication networt( and 
IT facilities

VIII. establishment of design centres

IX. improving warehousing facilities

X. improving facilities for movement of goods to
sea ports and airports, inland container depots,
air cargo complexes etc.

XI. augmentation of transport facilities especially for 
decongestksn.

XII. facilities to improve human resource

XIII. construction of crtehe buUdings for apparel units

4. Under the Scheme funds can be given to Central/ 
State Government Departments/Public Sector 
Undertakings/Other Central/State Government’s agencies/ 
recognized industrial association or entrepreneur bodies 
for development of infrastructure directly benefiting the 
textile units. The fund woukj not be available for indivkiiiat 
production units.
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5. The balancing investment should be (other than 
in exceptional circumstances) not in the nature 
of a total pr<̂ ect by itself but an additive or 
adjunct to an existing or proposed facility. The 
Central assistance will be generally limited 
to 50% of the critical components of the 
proiect subject to a maximum of Rs. 20 
crores for a particular centre.

6. The funds would generally be provided on 
reimbursement basis. However, in appropriate 
cases, advance payment may be considered.

7. The investment proposals should be suppoî ed 
by estimates duly vetted by the Department 
concerned. All the proposals emanating from a 
particular State/Union Territory should come 
through the Secretary incharge of Textiles of 
the concerned State/Union Territory and should 
have an indication/commitment about the 
contribution to be made by the proposed agency/ 
State Government.

8. The benefits accruing from the proposed 
investment should be quantified in tenns of 
increase in production/exports/investment to 
establish the project desirability.

9. It would be open for the Govemment of India to 
cause physical verification of the implementation 
of the project and other such enquiries as 
deemed fit.

10. Payment and all expenditure under the prqect 
will be subject to audit by the Comptroller and 
Auditor General of India.

11. The proposed investment should not be included 
in the Annual Plan of the depaitment/Agency 
concemed.

12. The benefits accruing from the balancing 
investment should be quantified as far as 
possible and in appropriate cases in terms of 
attendant increase in exports and/or with help 
of financial parameters to establish the project 
economic desirat>ility/viability.

13. The proposal would be considered by an 
Empowered Committee under the chairmanship

of the Secretary (Textiles) and having the 
following members:—

(1) Advisor, Planning Commission

(2) AS&FA, Ministry of Textiles

(3) Economic Advisor, Ministry of Textiles

(4) Joint Secretary, Department of Expenditure, 
Ministry of Finance

(5) Joint Secretary, (Infrastructure), Deptt. of 
Commerce.

(6) Joint Secretary, Ministry of Textiles-Member 
Secretary.

14. A committee would be duly constituted by the 
concemed State or Union Tenitory Government/ 
Agency. Public Sector Undertaldng to Implement 
and monitor each of the approved proposals. A 
representative of Ministry of Textiles would be 
included in the committee.

15. Preferably ttwre should tie single agency for the 
implementation of the project. However, the 
common facilities created under the scheme 
would be established and managed by 
professional bodies such as Textile Research 
Associations, Industry Associations etc.

16 The perfomiance of the TCIDS scheme as a 
whole will be evaluated on annual basis by an 
appropriate authority or agency to be decided 
by the Empowered Committee of the Scheme.

17. Each project should Invariably contain a 
statement duly filled In the format provided 
In Attachment-1 to the guidelines, and should 
be duly certified by the Secretary/Director, 
Incharge of Textiles of the State/UT 
Government. The statement shall contain 
commitment of the State Government/agency to 
meet the balance cost and to make necessary 
provisions in their budget.

18. Outlines for submission of projects under the 
scheme are given in Attaohment*li to the 
guidelines.
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Attachirant-I

STATEMENT REGARDING COMMITMENT OF 
STATE GOVERNMENT

1. Name of the Project

2. Proposing Organieaticn

3. Impienienting organisation

4. Total Project cost

5. Project funding pattern

6. Proposed Shares of

i. State Government

ii. Implementing organization

iii. Central Government

iv. Others

7. (i) Whether the State Government and the Implementing organisations are committed to provide their share?

(ii) Whether ttie necessary budgetary provisions have been made?

8. Details of the project sanctioned earlier under the TCIDS for the State GovemmentAJT/other agencies.

Name of 
the projed

Total cost 

(Rs. Lacs)

Share of the 
(Rs. Lacs)

Amount released 

(Rs. Lacs)

Likely 
date of 

completion

Expenditure as 
on......

(Rs. Lacs)

Mam factor 
behind delay in 

the
implementation 
and remedial 

measure taken

Stated Taos
UT scheme

State/ Taos 
UT scheme

(Secretary/Director liv«harge of TextHee)

Attacfunent-lf

OUTLINES FOR SUBMISSION OF PROJECTS 
UNDER THE TEXTILES CENTRES INFRASTRU­

CTURE DEVELOPMENT SCHEME (TCIDS)

1. The guidelines for project formulation are 
intended to t>e indicative and not exhaustive 
since the proposal wW have to take into account 
peculiar featuies of each project.

2. Ten copies of the project proposals may be 
submitted to the Director (Exports Division), 
Ministry of Textiles.

3. The proposal should be exhaustive and to the 
point. All aspects should be examined in detail 
and supported by data and surveys as far as

4. The propoeal should invariably be accompanied 
by an Executhre Summary, which should. Inter 
alia, contain the following details:
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(a) Name and address of the proposing Organisation

(b) Name and address of the Implementing 
Organisation

(c) Status of the Implementing Organisation (Central/ 
State Government/Public Sector Undertaking/ 
Municipality/others)

(d) Benefits accruing from the balancing investment 
quantified in terms of attendant increase in 
production/exports/investments.

(e) Scope of Work:

This should inter alia indksate the type of infrastructural 
facilities that need to be provided, upgraded or 
strengthened. The items requiring funding from 
the Central Government under the scheme 
shouM be clearly mentioned.

(f) Project Phasing and Implementation Schedule

The project report should indteate a realistic time frame 
within the different activities woukl be completed. 
The requirement of funds should also be 
accordingly indksated.

(g) Financial Plan

1. Project Cost

The total project cost and the fund requirement 
for the entire project should be indteated item 
wise. All components of the project for which 
financing is sought under the scheme shouki 
be clearly and separately indk»ted.

2. Project Financing

The report should clearly indnate the financing 
arrangements including the mode of financing 
of the project and the sources of funds.

(h) Financial Viability

The report should indicate the financial viability 
of the project supported by suffksient data and 
ftnancial parameters (Intemal rate of return, Debt 
Service ratio, etc.)

(i) Management

The report should contain a detailed plan 
regarding the supervisory control for the 
successful implementatkm of the project. It would 
be desirable to include the users like exporters, 
local industry association, etc. and a

representatWe of the Ministry of Textiles in the 
Board of Directors, Managing Committee etc., 
as the case may be.

4367.

FDI Rules

SHRI SUKDEO PASWAN; 
SHRI C.N. SINGH:

Will the Minister of FINANCE be pleased to state:

(a) wt>ether the Government have simplWed the FDI 
rules;

(b) if so, the details thereof and the reaction of the 
RBI thereon:

(c) whether RBI finds it difficult to control the foreign 
exchange value of nipee as a result of this decision; and

(d) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and
(b) With a view to attracting more FDI, Government has 
already put in place a liberal, transparent and investor- 
friendly FDI polky. thereby placing most of the activities 
under the automatk; route for FDI qp to 100%, except 
for a small list. Under this procedure foreign investors 
can make inward remittance of funds and receive share 
certificates without prior approval of RBI subject to 
notifying RBI about remittance of funds and export of 
share certifcates within 30 days of such transaction.

(c) and (d) The day-to-day movements in exchange 
rates are market detenrtined. The market is made up of 
end-users, such as, exporters, importers, Fll, FDI and 
variety of other partk:ipants. The market movement is 
determined collectively by these flows. The primary 
objective of the Reserve Bank in regard to the 
management of the exchange rate continues to be the 
maintenance of orderly conditions in the foreign exchange 
market, meeting temporary supply-demand gaps, which 
may arise due to uncertainties or other reasons, and 
curtiing destabilizing and self-fuifilling speculative activities, 
in pursuance of the above objective, the Reserve Bank 
continues to monitor closely the developments in the 
financial markets at home and abroad, and carefully 
coordinate its market operattons with appropriate monetary, 
administrative and other measures as considered 
necessary from time to time.

Welfare of Handicapped Persona

4368. SHRI N.T. SHANMUGAM: WiU the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state:
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(a) whether the Government have received proposals 
from the State Governments and various NGO's seeldng 
permission to release grant-in-aid for the upliftment of 
orthopaedically handicapped cHldrsn, hearing impairBd and 
home for ag^ during 2001-2002;

(b) if so, the details thereof, State-wise;

(c) the amount sought as grant-in-aid and the amount 
released so far by the Government under such scheme; 
and

(d) the number of proposals rejected by the 
Government aiongwith the reasons therefor?

THE iWINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (DR. SATYANARAYAN JATIYA); (a) 
Yes, Sir. Proposals have been received seeldng 
permission to release grant in aid for the upliftment of 
orthopaedically handicapped and hearing Impaired cNIdren 
and home for aged during 2001-02.

(b) A statement indicating the number of proposals 
received State wise is enclosed herewith.

(c) Under the schemes for upliftment of 
orthopaedically handicapped, hearing impaired and home 
for aged assistance to the extent of 90% of the eligible 
amount of grant sought is considered for release. During 
the year 2001-02, a sum of Rs. 63.45 crores has been 
sanctioned for release.

(d) 59 proposal have been rejected under the 
schemes for the upliftment of orthopaedically handicapped, 
hearing impaired and home for aged on account of the 
proposals not tming found in accordance with the norms 
of the schemes and guidelines therefore.

Statement

Statewise break up of number of proposals received 
under the Schemes for upliftment of orthopaedically 
handhapped, hearing impaired and home for aged 

during the year 2001-02

States No of proposals received

1 2

Andhra Pradesh 315

Arunachal Pradesh 177

Assam 31

Bihar 46

1 2

Chhattisgarh 7

Chandigarh 1

Dadra & Nagar HaveU 1

Delhi 28

Goa 24

Gujarat 22

Haryana 23

Himachal Pradesh 25

Jammu and Kashmir 6

Jharldiand 10

Karnataka 105

Kerala 68

Madhya Pradesh 31

Maharashtra 79

Manipur 36

Mizoram 39

Meghalaya 3

Nagaland 2

Orissa 69

Pondicheny 101

Punjab 26

Rajasthan 37

Silddm 0

Tamil Nadu 73

Tripura 68

Uttar Pradesh 89

Uttaranchal 50

West Bengal 70

Total 1662
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4369.

Gold Exchange

SHRI K.E. KRISHNAMURTHY:
SHRI SURESH RAMRAO JADHAV:

Will the Minister of FINANCE be pleased to state;

(a) whether the Qovemment have decided to set up 
a Gold Exchange in India;

(b) if so, the details thereof and the time by which 
it is likely to be to set up; and

(c) the steps taken to create awareness in investors 
to look at gokj at a long term financial instrument?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL); (a) No, Sir.

(b) Does not arise.

(c) A Gold Deposit Scheme was notified by the 
Government on 14th September 1999 with a view to 
brining privately held gold in circulation, reducing the 
country's reliance on import of gokl, and providing its 
owners with some income apart from freeing them from 
the problems of storage, movement and security of gold 
in their possession. The scheme is operated by banks 
authorised by RBI and is open to persons residing in 
India. Five banks have launched their schemes under 
the guidelines.

CTranslatlon]

Conditions of Powertoom Workers

4370. SHRI RAJO SINGH; Will the Minister of 
TEXTILES be pleased to state;

(a) whether the Govemment are aware of pitiable 
condition and economic exptoitation of powertoom woricers 
In the country;

(b) If so, the steps taken by the Govemment to check 
their exploitation;

(c) whether the Qovemment propose to conduct an 
inquiry into the circumstances leading in the pitiable 
condition of the workers;

(d) if so, the details thereof;

(e) whether the Government would bring in a 
comprehensive law to regulate the powertoom industry; 
and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) to (d) 
The decentralised powertoom sector is suffering from 
technological obsolescence and demand recession in the 
global martcet due to abysmal level of technology, low 
level of technical skillŝ  poor productivity, generally 
extremely poor product quality and low unit value 
realization from exports. Majority of the poweriooms in 
decentralised sector are woridng on job wori< basis and 
are fully dependent on the master weavers. Govemment 
has focused on technology upgradation to improve 
productivity and cost effectiveness, white simultaneously 
giving emphasis on promotion of the welfare of the 
powertoom wortcers.

(e) and (f) Since the rules and regulations as 
applicable to the textile industry are equally applicable to 
the decentralised powertoom sector, there is no necessity 
of separate law to regulate the powertoom industry.

[English]

Bulk Handling of Foodgralns

4371. SHRI G. MALLIKARJUNAPPA: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state;

(a) whether the Bangalore-based APE Grain System 
Company has compiled a model project for bulk grain 
handling and storage in the country;

(b) if so, whether the Union Govemment have 
approved this proposal;

(c) whether this proposal will help in saving of Rs. 
15,000 crore per year; and

(d) if so, the time by whteh the model project is 
likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI ASHOK PRADHAN); (a) The 
Govemment has not received any such model project.

(b) to (d) Does not arise.

Net Based Equity Trading

4372. SHRI SULTAN SALAHUDDIN OWAISI; Will the 
Minister of FINANCE be pleased to state:
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(a) whether even after two years of Its launching, 
the net based equity trading contributes only two per 
cent of the total turnover of the country’s bourses;

(b) if so, the reasons for low net based trading;

(c) whether the Government proposed to increase 
the net based tHJSiness to 25 to 30 per cent and brokage 
house invested in the technology; and

(d) if so, the steps taken or being taken by the 
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) 
According to the data obtained from National Stock 
Exchange of India Limited, currently the internet trading 
constitutes 1.87% to the total turnover of the capital 
market segment of NSE, in comparison to 0.05% at the 
time of inception. According to data from Mumbai Stock 
Exchange, the percentage of the internet trading turnover 
to the total turnover is very low at over 0.01% between 
January, 2002 to March, 2002.

(b) According to information received from SEBI, the 
reasons for low net based trading are as under—

(i) Low penetration of intemet/PCs in the country;

(il) Poor, unstable connectivity and bandwidth 
problems;

(iii) Internet trading, as a concept started in late 
2000, with the major financial institutions/broking 
houses that had the service capability and 
investor pool contributing to the initial turnover. 
However, on account of the cost of the setting 
and maintaining such systems, mid size and 
small broking houses have not seen this as a 
viable altemative;

(iv) General lack of awareness among investors of 
a trading facility through internet;

(v) The market conditfons in 2001-2002 forced many 
brokers to stay away from internet based maricet.

(c) and (d) SEBI pemnitted internet based trading to 
the order routing systems to the stock exchange trading 
systems vide their circular dated January 31, 2000. Vkle 
SEBI’s circular dated October 11, 2000, the brokers were 
allowed to offer securities through wireless medium on 
Wireless Applteation Protocol Platfomi subject to certain 
minimum requirements specified In the circular.

Foreign Exchange Reserves

4373. SHRI A. BRAHMANAIAH:
SHRI KIRIT SOMAIYA:
SHRI RAM SINGH KASWAN:

Will the Minister of FINANCE be pleased to state:

(a) whether the foreign exchange reservee of the 
country stood at 50.74 billion US Dollars in the beginning 
of March, 2002;

(b) if so, the break-up of foreign exchange reservee 
as caksulated by the RBI;

(c) the details of this calculation, giving the value of 
gold, foreign exchange, FCNRO, etc.;

(d) whether the remittances from Indians working 
overseas are gradually coming down; and

(e) if so, the impact of stow-down of foreign exchange 
remittances from abroad on the foreign exchange reserve 
positk)n7

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) India's 
foreign exchange reserves (including gold and SDRs) 
amounted to US $ 50.7 billion as on March 1, 2002, and 
increased to US $ 54.1 billion at the end of March 2002.

(b) and (c) Component-wise break up of India’s 
foreign exchange reserves during the last two years are 
given below:—

(in US $ million)

End of Foreign Currency Assets Gold SDRs Total Foreign 
Exchange Reserves

March, 2001 39554 2725 2 42281

March, 2002 51049 3047 10 54106

(d) and (e) The trends in private transfers during the last two years are set out in the table given bekw:—

(in US $ miWon)

1999-2000 2000-01 2000-01 (Apr.-Dec.) 2001-02 (Apr.-Oec.)

12256 12798 8974 9790
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It may be observed from the above table, that the 
net inflows on account of private transfers have increased 
from US $ 8974 million in April-December 2000 to US $ 
9790 mlUion in Apiil-December 2001.

lndo*Nepal Treaty

4374. SHRI N. JANARDHANA REDDY;
SHRI ADHIR CHOWDHURY;
SHRIMATI SHYAMA SINGH:

(b) Does not arise.

(c) Under the India-Nepal Treaty of Trade, renewed 
from time to time, both countries grant facilities for free 
and unhapered flow of goods and exchange tariff 
preferences to promote bilateral trade on mutually agreed 
terms and conditions.

Rate of Duty Drawback

Will the l\/linister of COMMERCE AND INDUSTRY 
be pleased to state;

(a) whether the Nepal Government has expressed 
unhappiness on the recently renewed trade treaty with 
India;

(b) if so, the details thereof and the reaction of the 
Indian Government on such views of the Nepal 
Government; and

(c) the steps taken by the Govemment to boost trade 
with Nepal?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY); (a) His Majesty’s Government of Nepal has made 
no official representations showing unhappiness over the 
renewal of the India-Nepal Treaty of Trade on 2nd March,
2002 through exchange of letters by the two Governments.

4375. SHRI ARUN KUMAR; Will the Minister of 
FINANCE be pleased to state:

(a) whether the Govemment have revised the rate of 
duty drawbacks on garments exports on 1999-2000, 2000­
2001 and 2001-2002;

(b) if so, the details thereof; and

(c) the amount of duty drawbacks during the above 
period year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI GINGEE N. RAMACHANDRAN); (a) Yes, 
Sir.

(b) and (c) Details are given in the enclosed 
statement.

Statement

(i) Details of Drawback Rates for Gamient Sector

Product Drawback Rate 
for the year 
1999-2000

Drawback Rate 
for the year 
2000-2001

Drawback Rate 
for the year 
2001-2002

Knitwears 14.5% of f.o.b. 15% of f.o.b. 12% of f.o.b.
value value value to 13% of f.o.b. value.*

Woven Garments 16% of f.o.b. 16.5% of f.o.b. 13.5% of f.o.b.
value value value to 14.5% of f.o.b. value.*

* Drawt>ack rates were notified for different specific categories of garments, hence the range has t>een given, 

(ii) Details of total duty drawbadi disbursed (including garments) in last three years:

1999-2000 2000-2001 2001-2002

Rs. 4256.74 crores Rs. 4188.89 crores Rs. 2675.56 crores 
(Upto January, 2002)

f
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Transaction Charges

4376. SHRI M.V.V.S. MURTHI: W«l the Minister of 
FINANCE tie pleased to state:

(a) whether the National Security Depository Limited 
have a proposal to levy transaction charge on a fiat fee 
structure for debit transaction and custody charges from 
account holders from April 1, 2002;

(b) if so, the reasons therefor;

(c) whether the Association of Small Investors have 
given any memorandum to the Government in this regard;

(d) if so, the demands made by the Association; and

(e) the reaction of the Govemnrant to each of these 
demands?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) 
According to infomnation received from National Securities 
OeposAoiy Limited (NSDL), NSDL decided on Febmary 
26, 2002, to revise the transaction fee to its Depository 
Participants (DP) from ad valorem (0.02% of the value of 
the transaction) to a flat basis (Rs. 15 per debit 
instruction), to be made effective from April 1, 2002. NSDL 
does not levy any fees on the account holders directly 
but charges its DPs. The DPs charge their account 
holders or clients.

NSDL intimated the revised fee structure to SEBI on 
the same day. SEBI advised NSDL on March 28, 2002 
to defer implementation of the revision in the fee stnicture 
and to talte up the matter with the Board of NSDL for 
reconsideration, in view of representations of investor 
associations. The proposal was reconsidered by the Board 
of NSDL on April 10, 2002 and It was decided to reduce 
the transaction fee from Rs. 15 per debit instruction as 
proposed eariier to Rs. 10 per debit instruction i.e., a 
reduction of 33%. No transaction fee is levied by NSDL 
on its DPs for receiving credits in investor accounts. NSDL 
also revised custody fee from ad valorem to flat basis
i.e., from 0.01% of the value of the securities held in an 
account to Re. 0.75 per ISIN per month (i.e., Rs. 9 per 
annum). The new fee stmcture wNI be effective from May 
1, 2002.

database, NSDL would have to provide additional 
processing capacity and memory. As a commercial entity 
NSDL has to endeavour to relate Ks fees to the costs it 
incurs. Accordingly, the Board of NSDL decided to revise 
its fee structure to a flat fee basis from ad valorem basis.

(c) to (e) SEBI has received representations that the 
revision in transactions fees Is not in the interest of small 
investors. Considering the representations of small 
investors, SEBI advised NSDL to put up the matter to Its 
Board for reconsideration. NSDL has since revisad the 
tariff stmcture downwards, as mentioned in part (a) above.

Joint Textile Business Council with China

4377. PROF. UMMAREDDY VENKATESWARLU: 
SHRI T.M. SELVAGANAPATHI:

Will the Minister of TEXTILES be pleased to state;

(a) whether the Government have mooted a Joint 
Textile Business Council between China and India to t>oost 
export of juts and silk;

(b) if so, whether this concept has been discussed 
with China;

(c) if so, the outcome of such discussions; and

(d) the time by which such a Joint Textile Business 
Council is lil(ely to become functional?

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) to (d) 
A Chinese Textile delegation under the leadership of Vice 
President, China National Textile Industry Council had 
visited India in March, 2002. The visiting Chinese 
delegation also met Secretary (Textiles), in which informal 
exchanges were held on building co-operation between 
the two countries in the field of textilm including Jute 
and Silk. A proposition was also made to evolving a 
Joint Consultative Forum, but it was not pursued.

Indo^erman BHaterai Trade

4378. SHRI IQBAL AHMED SARADGI: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state:

(b) NSDL has also intimated that in an automated 
environment, the requirement of computing infrastructure 
and its use is not related to the value of transacttons or 
holdings. The cost has a direct correlation to the number 
of transacttons and the size of database. Thus, for an 
increased number of transactions or an increased size of

(a) whether the Indo-Gennan bilateral trade during 
the calendar year 2001 (January to December) has 
increased by 7.7 per cent;

(b) if so, whether this was more in comparison to 
the prevtous year,
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(c) if 80, the details thereof;

(d) whether any concrete steps have been considered 
to iniprove the trade with Germany; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): (a) and (b) No Sir. The Indo-German bilateral 
trade for January-December 2001 shows an increase of 
2.34% over the figures for the same period of 2000 
whereas the Increase during January-December 2000 over 
January-December 1999 was 4.57%.

(c) Indo-German trade data for the past three years 
is given below:

Calendar Year Indo-Gemnan 
bilateral trade 
(Rs. Crores)

Growth % age 
over the 

previous year

1999 15,633.35 0.02

2000 16,346.05 4.57

2001 16,728.51 2.34

Data source: DQCI&S, Kolkata.
Note: India's export Import data are maintained in financial year 
tsmw. The above ftgures have been tabulated taking into account 
the monthly data.

(d) and (e) The steps being taken by Government to 
improve the Indo-German bilateral trade include constant 
interactkm with the European Union and Gemiany in order 
to address the different India-EU trade issues, facilities 
for participation in trade fairs, input for up gradation of 
quality, market study and facilitating trade/industry level 
interaction.

Norms for Custom* Clearance

4379. SHRI SADASHIVRAO DADOBA MANDLIK: 
SHRI C.N. SINGH:

Will the Minister of FINANCE be pleased to state:

(a) whether the Govemment have relaxed norms for 
customs examination of export consignments at ports to 
reduce clearance time for exporters;

(b) if so, the details thereof; and

(c) the measures taken/proposed to be taken by the 
Govemment to streamline/reduce the time to obtain 
customs clearance for imports?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI GiNGEE N. RAMACHANDRAN): (a) and
(b) Yes, Sir. The Govemment has relaxed the norms of 
examination for export goods as a trade facilitation 
measure to reduce the dwell time for exports. Under the 
revised norms, factory sealed export goods would not be 
examined at the gateway ports except where there is a 
specific intelligence. The exports under Drawback/DEPB 
Schemes have been divided into two categories. Only 
2% of the cargo would be examined in case of 
consignments where the amount of Drawback/DEPB 
involved is Rs. 1 lakh or less. The corresponding figure 
is 10% for consignments where the amount of Drawback/ 
DEPB involved Is more than 1 lakh. Likewise, exports 
under EPCG/DEEC Schemes have also been put into 
two categories depending upon the value of the 
consignments. The scale of examination is 2% for 
consignments where the FOB value is Rs. 5 lakhs or 
less and the corresponding figure is 10% for consignments 
where the FOB value is more than Rs. 5 lakhs.

Having regard to the fact that the examination norms 
for export cargo have been lowered significantly, a little 
higher percentage of examination has been prescribed 
for export consignments sent to sensitive places, namely, 
Dubai, Sharjah, Singapore, Hong Kong and ColomtK). The 
scale of examination varies between 25% to 50% 
depending upon the value of the consignments/amount 
of export incentive involved. *

(c) A number of measures have been taken to 
streamline/reduce ttie time to obtain customs clearance 
of imported goods. Some of the important measures are 
mentioned below:—

(I) Introduction of EDI at major ports, airports, ICDs/ 
CFSs and Land Customs Stations for processing 
of Bills of Entry;

(ii) Fast Track Clearance Scheme to allow certain 
categories of importers to take clearance on the 
basis of self-assessment without any Customs 
assessment and examination of goods;

(iii) Green Channel Facility to allow clearance of 
goods imported by reputed importer without any 
Customs examination;

(iv) Two-shift working has been introduced at seven 
Air Cargo Complexes to allow clearance of 
imported goods from 6 AM to 10 PM on all 
working days. One shift working has also been 
introduced on holidays to allow clearance from 
10 AM to 5 PM.

In addition to above, a number of measures such as 
simplification of transhiprpent procedures, consolidation of 
LCL cargo at gateway ports, import by Courier, etc., have 
also been taken to reduce the dwell time for imported 
goods.
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Countor-QuarantM for Raising Funds for VR8

4380. SHRI SUBODH MOHITE:
SHRI THAWAR CHAND QEHLOT:

Will the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state:

(a) whether some public sector undertakings are 
suppressing their losses and showing inflated profits to 
mal<e them more attractive to bidders at the time of 
disinvestment;

(b) if so, the details thereof;

(c) whether the Govemnrtent are considering to give 
a counter-guarantee to the companies for raising funds 
from market for the VRS;

(d) if so, the details thereof; and

(e) if not, the reasons thereto?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (DR. 
VALLABHBHAI KATHIRIA): (a) and (b) No, Sir. The PSUs 
accounts are regularly audited by the CAG and the 
bidders are given full opportunities to appraise the 
condition of plants and finances.

(c) to (e) When Central PSUs do not have requisite 
interal resources, Government has a scheme of giving 
guarantee for raising funds for VRS from the market and 
giving 50% interest subsidy.

[Tnnslation]

Shares of Multinational Companies

4381. SHRI SHIVRAJ SINGH CHOUHAN:
SHRI VIJAY KUMAR KHANDELWAL:

Will the Minister of FINANCE be pleased to state:

(a) whether the Government have granted permission 
to multinational companies for increasing their shares in 
Indian companies promoted by them;

(b) if so, the terms and conditions fixed for this 
purpose and procedure/criteria adopted for determining 
the price to be paid for these additional shares;

(c) whether in some cases the set prices of shares 
are less than the market price;

(d) if so, the reasons therefor; and

(e) Vne actk>n taken/|9roposed to be taken by the 
Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) A total 
number of 1811 proposals amounting to Rs. 42560.37 
crore for increase in equity have been approved till 
February, 2002.

(b) to (e) The proposals for increase in foreign equity 
percentage in an existing company are considered In 
accordance with the prevalent FDI policy, including 
sectoral caps, provided the proposal is supported by the 
Board Resolution of the existing Indian company and also 
declaration under Press Note No. 18 of 1998, wherever 
applicat>le. Valuation of shares is always subjected to 
SEBI/RBI’s pricing nonns.

[English]

Restructuring Hindustan Piioto IHIm

4382. SHRI N.T. SHANMUGAM: Will the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state:

(a) whether it is a fact that the employees of 
Hindustan Photo Film company at Ooty in Tamil Nadu 
are not getting their salaries on time;

(b) if so, the reasons for delay paying the salaries to 
the employees;

(c) the corrective steps taken in this regard;

(d) whether the Govemment propose to restructure 
Hindustan Photo Film company; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (DR. 
VALLABHBHAI KATHIRIA): (a) and (b) All the salary dues 
upto 31.3.2001 have been settled. HPF is paying 49% of 
the gross salary as salary advance on the last woridng 
day of the month. Inability of the Company to generate 
sufficient financial resources is the main reason for delay 
in payment of salary to its employees.

(c) to (e) The Company Is under reference to BIFR, 
a quasi-judicial body. This Department has been provkling 
non-plan loan support to the company from time to time 
to settle employees related dues. The Company has also 
been given financial assistance for rightsizing its empk>yee 
strength.
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[Translation]

Remunerative Prlcee of Agrleuttural Produce

4383. SHRI SURESH PASI:
SHRI THAWAR CHAND QEHLOT:

Will the Minister of AGRICULTURE be pleased to 
state;

(a) the steps taken by the Union Government to 
ensure payment of remunerative price of agricultural 
produce to the farmers from 1998-99 till date;

(b) the procedure for detemiining remunerative price;

(c) the crop-wise minimum support price provided per 
quintal to the farmers during the year 2001-2002 as 
compared to the year 1991-92;

(d) whether the Union Government provide any 
amount to the farmers in the fomi of bonus or any other 
type of assistance in addition to the minimum support 
price while procuring their produce; and

(e) if so, the State-wise details thereof till date?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) to (e) The information is being collected and will be 
laid on the Table of the House.

[English]

Water Crisis In Andhra Pradesh

4384. SHRI A.P. JITHENDER REDDY: Will the 
Minister of WATER RESOURCES be pleased to state:

(a) whether the Government are aware of scarcity of 
water in some districts of Andhra Pradesh;

(b) if so, whether the Government have undertaken 
any survey through satellite imaging to find out the 
affected areas of the State; and

(c) if so, the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) Yes, Sir. There has been gradual 
decline in water levels in some parts of various States of 
the country Including the State of Andhra Pradesh, leading 
to water scarcity conditions.

(b) The Department of Space is engaged in 
preparation of ground water prospects nups using Sateinte 
remote sensing techniques for seven States including the 
State of Andhra Pradesh at the behest of the Rajiv Gandhi 
National Drinking Water Mission of the Department of 
Drinking Water Supply.

(c) The ground water prospects maps are prepared 
by incoiporating geological (lithologtoal and structural), geo- 
morphological and hydrological infomiatlon derived from 
satellite remote sensing and collateral ground data. Such 
integrated information provided in the ground water 
prospects maps help in narrowing down the target zones 
and systematic selection of sites for drilling after 
conducting necessary follow-up ground surveys 
(hyrogeological/geophystcal) to establish drinking water 
sources. These maps are provided to the concerned user 
agencies for follow-up action.

Jobs on Compassionate Grounds

4385. SHRI AMAR ROY PRADHAN: Will the Minister 
of FOOD PROCESSING INDUSTRIES be pleased to 
state;

(a) the names and designations of offk:ials under his 
Ministry who expired while In service during last three 
years, year-wise and offtee-wise;

(b) the names of those whose eligible dependents 
have been provided with the suitable jobs on 
con.pas8ionate grounds;

(c) the names of those who have not yet been 
provided with the jobs on compassionate grounds; and

(d) the time by which the jobs are likely to be 
provided to all such eligible dependents of deceased 
officials?

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (PROF. CHAMAN 
LAL GUPTA): (a) The details of the offteials who expired 
during the last three years are given as under—

1999-2000:

(1) Shri Suraj Bhan, Deputy Director (Consultancy) 
Ministry of Food Processing Industries, New 
Delhi.

(2) Shri K.R. Mahajan, Junior inspecting Officer, 
Offtee of the Deputy Director (Fnjit & Vegetable 
Preservation), Northern Region, New Delhi.
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2000-2001:

(1) Shri J.N. Sharma, Assistant, Ministry of Food 
Processing Industries, New DeHii.

(2) Shri D.K. Gupta, Lower Division Clerk, Ministry 
of Food Processing Industries.

2001-2002: Nil

(b) The eligible dependents of S/Shri Suraj Bhan, 
K.R. Mahajan and D.K Gupta have been provided suitable 
jobs.

(c) The dependent of Late Shri J.N. Sharma.

(d) Eligibility for compassionate appointments is 
determined on the basis of the pecuniary circumstances 
of the family of the deceased and the appointment is 
restricted to five per cent of the total direct recruitment 
vacancies arising in a particular year, as per instmctions 
of Department of Personnel & Training. Cases exceeding 
five per cent quota are circulated to other Government 
Departments for appointment and as such no firm date 
can t>e indicated.

[Translation]

Expenditure on Publicity

4386. SHRI PUNNU LAL MOHALE: Will the Minister 
of TOURISM AND CULTURE be pleased to state the 
details of amount spent by his Ministry on publicity 
(electronic media and print media) for development of 
tourism during each of the last three years?

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): The details of amounts spent by Ministry 
of Tourism on publicity (electronic media and print media) 
during the last three years are as under—

Year (Rs. in lakhs)

1999-2000 3281.94

2000-2001 2733.99

2001-2002 3694.00

[English}

Production of Jute

(a) whether the total production of agricultural 
products such as foodgrains, oilseeds, sugar and Jute 
was approximately 160 M.T. in 1987-88 in which Jute’s 
share was just 0.8%, and increased in 1999-2000 to 
approximately 245 M.T. in which Jute share was 0.7%;

(b) if so, whether the Jute output is stagnant at less 
than 1%:

(c) if so, the reasons therefor; and

(d) the remedial steps Government propose to talw 
in this regard to assist the Jute farmers?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) to (c) The production of foodgrains, oilseeds, 
sugarcane and jute during 1987-88 vis-a-vis 1999-2000 
is given in the following table:—

(Production in million tonnes)

Crop 1987-88 1999-2000

Foodgrains 140.35 209.80

Oilseeds 12.65 20.71

Sugarcane 196.74 299.32

Jute 1.04 1.70

4387. SHRI C.N. SINGH: Will the Minister of 
AGRICULTURE be pleased to state:

It is not scientific to v/ork out production of jute as 
a percentage of total production of foodgrains, oilseeds, 
sugarcane etc. for it involves addition of non-additive 
crops. However, the production of jute has increased by 
63% during 1987-88 to 1999-2000.

(d) To increase productivity and improve quality of 
jute, a centrally sponsored scheme on Special Jute 
Development Programme (SJDP) with 100% central 
assistance was in operation since 1987-88 in the jute 
growing States. From 2000, the scheme on SJDP has 
been subsumed under Macro Management Scheme which 
gives States the flexibility to implement programmes 
depending on the local requirements. Further, to protect 
the interests of farmers, the Government announce 
Minimum Support Price (MSP) for different varieties of 
raw jute every year. If the prices touch the MSP level, 
the Government authorize Jute Commissioner of India to 
undertake price support operations by procuring jute from 
the fanners at MSP.

Onton Intervention 8cheme-2000

4388. SHRI PRAKASH V. PATIL: Will the Minister of 
AGRICULTURE be pleased to state:
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(a) whether the amount towards purchase of Onions 
to the extent of 5.20 lakhs M. tonnes expended by the 
Govemtnent of Maharashtra under Onion Intervention 
Scheme 2000-is still outstanding; and

(b) if so, when the amount is likely to be reimbursed?

THE K ÎNISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) No, Sir. Market Intervention Scheme (MIS) for 
procurement of Onions in Maharashtra was implemented 
from 20.1.2000 to 29.2.2000 for a quantî  of 65,000 
MTs. The Central Government share of loss in this regard 
had already been reimbursed to the Govemment of 
Maharashtra.

(b) Question does not arise.

[Translation]

National Agricultural Insurance Scheme

4389. SHRIMATI RAJKUMARI RATNA SINGH: 
SHRIMATI SANGEETA KUMAR! SINGH 

DEO:

Will the Minister of AGRICULTURE be pleased to 
state:

(a) the details of the payments made against the 
insurance claims during the Eighth Five Year Plan, year- 
wise;

(b) the details of the outstanding amount during the 
said period; and

(c) the time by which it is likely to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) to (c) Year-wise details of the Claims paki under 
erstwhile Comprehensive Crop Insurance Scheme (CCIS) 
during the Eighth Five Year Plan are as under:—

Year Claims Amount 
(Fts.in lakhs)

1992-93 509530

1993-94 1S86056

1994-9S 5799.21

1995-96 1489349

1996-97 1731639

Total 61965.65

There Is no outstanding claims except claims 
amounting to Rs. 0.03 lakhs pertaining to Rabi 1996-97 
season of Tamil Nadu State. These claims are pending 
on account of non-receipt of 1/3rd share from the State 
Govemment and would be paid after the requisite share 
is made available t>y the State.

[Engllshl

Safety of Saudi Aircraft

4390. SHRI J.S. BRAR: WUI the Minister of CIVIL 
AVIATION be pleased to state:

(a) whether the Saudi Arabia has sought guarantee 
for the safety of aircraft ferrying Haj pilgrims back to 
certain Indian destinations;

(b) if so, the details thereof; and

(c) the actton taken by the Govemment in the matter?

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) to (c) No, Sir. However, 
Manager of Saudi Arabian Airlines in Mumbai had sought 
infomiation about the safety measures taken for their 
aircraft and crew. All adequate security arrangements were 
made, and Saudi Arabian Airlines was apprised of the 
same.

Minimum Wages to Agriculture Workers/Labourers

4391. SHRI MADHUSUDAN MISTRY: Will the 
- Minister of LABOUR be pleased to state;

(a) the details of dally minimum wages rate that has 
been fixed for agriculture workers;

(b) the date on which it was last revised in different 
States;

(c) the details of the machinery to enforce minimum 
wages for agriculture workers/labourers, State-wise;

(d) whether any complaint has been received by the 
Labour Commisstoner in this regard;

(e) if so, the details thereof; and

(f) the steps taken by the Govemment to solve the 
problem?

THE MINISTER OF &TATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL): (a) The Central Government 
fixed the minimum wages of agricultural woriters on
11.11.1999 as per details given betow:
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(Rs. per day)

Category Area ‘A* Area ‘B’ Area ‘C*

Unskilled 75/- 69/- 67/-

Semi-skNIed 83/- 77/- 70/-

Skilled 91/- 83/- 76/-

Highly Skilled 101/- 93/- 83/-

Clerical 91/- 83/- 75/-

The minimum wages are revised every six montli by 
adding Variable Dearness Allowance United to the 
Consumer Price Index.

(b) A statement showing the dates of revision of 
minimum wages for agricultural workers in various States 
is at statement-1.

(c) to (() Under the provisions of the Minimum Wages 
Act, 1948, both Central and the State Governments are 
the appropriate Government to fix, revise and enforce 
minimum wages In the scheduled employments under their 
respective jurisdictions. Agriculture is an employment In 
both Central as well as State sphere. The enforcement 
of the provisions of the Act in Central Sphere is secured 
through the officers of Central Industrial Relations 
Machinery and in the State Sphere, through State 
enforcement machinery. The officers of these machineries 
are appointed as Inspectors under the Act. They conduct 
regular inspections of the establishments and in the event 
of detection of any case of non-payment or less payment 
of minimum wages, they advise the employers to pay 
the shortfall of wages with or without compensation. There 
are also the provisions of legal and penal actions against 
the defaulting employers.

State-wise details of the strength of Central Industrial 
Relations Machinery are given in Statement-11.

Statement-1

Dates of Fievision of MMntum wages for Agricultural
workers Fixed by Different States/UTs under the 

fMnknum Wages Ad, 1948

Si.No. State/UTs Dates of last revishjn

1 2 3

1- Andhra Pradesh 14.102000

2. Aainachal Praesh 152001

1 2 3

3. Assam* 1.1.1995

4. Bihar* 5.1.1996

5. Goa* 29.10.1998

6. Gujarat* 14.1996

7. Haryana* 1.12000

8. Himachal Pradesh 15.10.1999

9. Jammu & Kashmir 15.12002

10. Karnataka* 28.62000

11. Kerala 313.1992

12. Madhya Pradesh 142001

13. Maharashtra 244.1998

14. Manipur* 8.7.1996

15. Meghalaya* 1.10.1999

16. Mizoram 23.11.1999

17. Nagaland Jan, 2000

18. Orissa* 15.1999

19. Punjab 132001

20. Rajasthan* 16.11.1999

21. Sikkim The Minimum Wages Act, 1948 
yet to be extended.

22. Tamil Nadu 28.10.1999

23. Tripura* 132001

24. Uttar Pradesh 122002

25. West Bengal* 31.12001

26. Andaman & Nicobar Islands Feb., 1999

27. Chandigaiti* 142000

28. Dadra & Nagar Haveli* 123.1999

29. Delhi* 12,1998

30. Lakshadweep* 1.1.1999

31. Pondicheny Regions 24.7.1995

Central Sphere 11.11.1999

*lndicaaM Induaion of VDA
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Slatom anf*//

State-wise Enforcement Machinery of 
the Central Sphere

SI.
No.

StatesAJTs Strength of 
Enforcement 
Machinery

1. Rajasthan 15

2. Gujarat 9

3. West Bengal 

Inlcuding 

Andaman 

and Nicobar

26

4. Karnataka 15

5. Orissa 11

6. Haryana

Punjab

Himachal Pradesh 

Jammu & Kashmir

14

7. Tamil Nadu 15

8. Kerala 7

9. Bihar & Jharkhand 38

10. Assam

Arunachal Pradesh 

Meghalaya

Mizoram

Nagaland

Tripura

Manipur

11

11. Andhra Pradesh 18

12. Madhya Pradesh &
Chhattisgarh 21

13. Uttar Pradesh & 
Uttaranchal

14

14. Maharashtra & Goa 30

15. Delhi 7

Basic Amenities at Slums of Mumbai Airport

4392. SHRI KIRIT SOMAIYA: Will the Minister of 
CIVIL AVIATION be pleased to state:

(a) whether basic amenities like sanitation, water and 
electricity are not t>etng provided to the slum dwellers 
near Mumbai airport;

(b) if so, whether the Government have received any 
request from Government of Maharashtra and Members 
of Parlianwnt to provide basic amenities to these slum 
dwellers;

(c) if so, the details thereof and the reaction of the 
Government thereto;

(d) whether the State Government has asked for NOC 
to provide basic amenities to these slums; and

(e) if so, the reaction of the Govemment thereto?

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) to (e) Requests have been 
received for issue of NOC for providing bask: amenities 
to slum dwellers near Mumbai Aiiport. Govemment of 
Maharashtra has been infomted of the inability to accede 
to such request. Providing such facilities to encroachers 
on airport land will create difftoulties in removing such 
encroachments.

Ardha Sapta Oram Colliery of ECL

4393. SHRI SUNIL KHAN: Will the Minister of COAL 
AND MINES be pleased to state:

(a) whether the Ardha Sapta Gram Colliery of Eastem 
Coalfields Limited has been lying closed since long; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD):
(a) and (b) There is no mine/colliery by the nante Ardha 
Sapta Gram with the Eastem Coaffiekte Umtted (ECL). 
However, ECL has a mine by the name of Ardhagram. 
ECL had started operations In this mine in 1998*99 but 
decided to suspend operations in 1999-2000 as the 
performance of this mine was seriously affected and it 
was incurring losses mainly due to:—

(i) continuous agitatkm by k>cal vinagere demanding 
employment which was not due as per company 
rules;
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(it) law & ord«r problem Including threat of assault 
on executives;

(iii) not allowing despatches of coal through village 
road; and

(iv) not allowing movement of machineries outside 
the mine even for undertaking repairs.

[Translation]

Promotion of Agriculture and 
Agro^roducts in Rajasthan

4394. SHRI KAIi^SH MEQHWAL Will the Minister 
of AGRICULTURE be pleased to state;

(a) the details of programmes/schemes under 
implementation in Reyasthan for promotion of agriculture 
and agro-products; and

(b) the details of funds allocated to Rajasthan by the 
Government during the last four years and the extent of 
the amount utilised?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV);
(a) and (b) The Centrally Sponsored Schemes of 
Department of Agriculture & Cooperation under 
implementation in Rajasthan for the development of 
Agriculture are:—

(i) Macro Management in Agriculture.

(ii) Technology Mission on Cotton.

(iii) Oilseeds Production Programme.

(iv) National Pulsed Development Project.

(v) Accelerated Maize Development Programme.

(vi) Establishment of Agency for Reporting Statistics.

(vii) Timely Reporting Scheme.

(viii) Improvement of Crop Statistics.

(ix) Crop estimate Sun/ey on Fmits & Vegetables.

(X) Agriculture Census.

The details of the funds released and utilised t>y 
Government of Rajasthan under Centrally Sponsored 
Schemes during 1997-98 to 2000-01 are given below;—

(Rs. in crores)

Funds Released Funds Utilised

1997-1998 9930 9030

1998-1999 10242 95.63

1999-2000 97.01 9432

2000-2001 86.02 85.08

[English]

Constnietlon and Expansion of Regional 
Hospital under BCCL

4395. SHRI BASUOEB ACHARIA: Will the Minister 
of COAL AND MINES be pleased to state:

(a) the amount spent for construction and expansion 
of Regional Hospital Bhuli under Bharat Coidng Coal 
Limited (BCCL);

(b) the number of doctors and beds earmarked 
therefor;

(c) whether his ministry has received any complaint 
against the working of the Hospital by the Women's 
organization of the area (Jama Shakti); and

(d) if so, the facts, and the details thereof and the 
action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD);
(a) Approximate expenditure on civil works on expansk)n 
of Regional Hospital, Bhuli is around Rs. 140.00 Lakhs.

(b) The number of doctors posted at Bhuli Regional 
Hospital is 16. Number of beds earmarked in the new 
building is 50. Numt)er of the beds available in the old 
building is 50.

(c) A complaint was received by BCCL from ttie 
Women Cell of Dhanbad District Untted Janta Dal dated 
05.10.2000.

(d) The above complaint for sexual harassment was 
made only after Mrs. Agomani Roy, Sister Incharge, was 
transferred from Bhuli Regional Hospital to Lodna Regional 
Hospital on 24.8.2000. The matter «vas departmentally 
enquired. The charges levelled against the Medical 
Superintendent by Mrs. Agomani Roy was not established. 
Mrs. Agomani Roy filed an Injunction Petition against her
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transfer from Bhuli to Lodna Regional Hospital before the 
Court of Munslf 1st, Ofianbad which was rejected. Against 
such rejection, Mrs. Agomani Roy nwde an appeal before 
the 5th Additional District Judge, Ohanbad which was 
disposed as rejected. Mrs. Agomani Roy withdrew the 
case of cancellation of her transfer from the Munsif 1st 
Court on the ground that the same was filed on ill and 
wrong advice.

Wildlife Tourism in North East

4396. SHRI M.K. SUBBA: Will the Minister of 
TOURISM AND CULTURE be pleased to state:

(a) whether North Eastem Development Corporation 
has drawn up any projects on Wildlife Tourism;

(b) if so, the details indicating their cost, main features 
and time frame for implementation;

(c) whether the United States has evinced interest in 
wildlife tourism in North East; and

(d) if so, the details thereof and the US aid if any, 
offered or expected in this regard?

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAQ MOHAN): (a) No, Sir.

(b) Does not arise.

(c) and (d) The Department of Tourism, Government 
of India has not received any such proposal.

(a) whether milk, powder and other milk related 
products from abroad are being dumped in the country 
at cheaper rates thereby causing loss to milk producers 
of the country:

(b) if so, the details thereof; and

(c) the remedial steps the Government propose to 
take in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) No, Sir.

(b) In view of (a) above, question does not arise.

(c) To safeguard the interest of domestic producers, 
the following steps have already been taken by the 
Government in this regard;

(i) Custom duty on import of milk powder has been 
increased from 0% to 60% with an annual Tariff 
Rate Quota of 10,000 MT on a global basis at 
15% duty.

(ii) Import of livestock products including milk 
products are allowed against sanitary pennit.

(iii) import of all food Items including milk products 
are subject to compliance of the quality 
conditbns as per Prevention of Food Adulteration 
Act.

Investment In Farm Sector

Plantation of Eucalyptus

4397. SHRI B.K. PARTHASARTHI: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state;

(a) whether Eucalyptus trees spoil the surrounding 
soil; and

(b) if so, the action taken to prohibit its planting in 
urt>an areas?

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) No, Sir.

(b) Does not arise in view of (a) above.

Dumping of Mllk/Mllk Products In Indian Market

4398. SHRI GUNIPATI RAMAIAH: Will the Minister 
of AGRICULTURE be pleased to state:

4399. SHRI GANTA SREENIVASA RAO: Will the 
Minister of AGRICULTURE be pleased to state:

(a) whether as per the recommendation of the 
Working Group of the Planning Conunisskm an investment 
of Rs. 736.570 crore in the farm sector wouM be needed 
during the Tenth Five Year Plan to achieve planned 
growth of 4 per cent;

(b) if so, whether the bank policy would be amended 
to provide adequate credit to fanners to achieve this 
target; and

(c) if so, the actton taken by the Government in this 
regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN .YADAV):
(a) Yes, Sir. The Working Gfoup on Agricultural Credit, 
Cooperation & Crop Insurance constituted by the Planning 
Commission for the formulatkm of Tenth Five Year Plan
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has projected the flow of credit to the farm sector at Rs. 
736570 crore to achieve a growth rate of 4 per cent in 
agriculture during the X Plan period.

(b) and (c) Government of India in consultation with 
Reserve Bank of India (RBI) and the National Bank for 
Agriculture and Rural Development (NABARD) has already 
undertaken several initiatives for provkling adequate credit 
to farmers. These include:

• Introductkm of Kisan Credit Cards Scheme.

• Mainstreaming of Self Help Qroups-Bank Linkage 
Programmes.

• Rationalization and simplification of lending 
policies and procedures.

• Recapitalisation of Regtonal Rural Banks and 
Nationalized Banks to improve their financial 
position and lending capacity.

• The Programme for rehabilKatton and revamping 
of Cooperative Credit Structure with a provision 
of Rs. 100 crore has been announced in the 
Union Budget speech for the year 2002-03.

[Translation]

Jayant Project of ECL

4400. KUNWAR AKHILESH SINGH: Will the Minister 
of COAL AND MINES be pleased to state:

(a) whether the spare paits of inferior quality of 
various machines Nke Dumper, Dozer, Dtili, Crane, Shovel 
etc. of the Northern Coalfiekls Limited (NCL) engaged in 
the Jayant Project are reportedly purchased from the kx»l 
companies instead of the originai manufacturing company;

(b) if so, the details thereof;

(c) the value of spare parts and materials of various 
machines purchased during 2000^1 and 2001-02 and 
the value of the materials out of it lying in the store 
separately;

(d> whether the Government have conducted any 
inquiry into the matter; and

(e) if so, the outcome thereof and the follow up action 
taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD);
(a) No, Sir. The spare parts are purchased mainly from 
Original Equipment Manufacturer (OEM), Original 
Equipment Supplier (OES), Original Manufacturer (OM) 
and other indigenous proven and accredited 
manufacturers/firms as per the company purchase policy 
and guidelines.

(b) The details of spare procured during the last two 
years at Jayant project of Northern Coalfields Limited are 
given as under—

Year HEMM spares Spares Total vakie of % of local
procured from procured on spares purchase to
OEM/OES/OM k)cal purchase procured (In that of total
& other proven 

sources (in Rs. Lakhs)
(in Rs. Lakhs) Rs. Lakhs) purchase.

2000-01
2001-02

5291.02
3721.11

33.50
39.16

5324.52 0.62 
3760.27 1.04

Only maximum of 1.04% of the total purchases are from local sources.

The reason for procurement from local sources are (c) The details of spares parts and materials of
to meet the extreme urgency (of small value items/spares various machine purchased during 2000-01 and 2001-02
w q u ^) for tim ^ repair and ^ n t e i ^  of t^  costly as well as the value of the materials out of It lying in the 
machines. This is necessary for up-keep of the large ^  
fleet of machines. 7 store are given betow:-

Year Value of spares 
received^purchased 
during year (In Rs. 

Lakhs)

Value of spares 
consumed during 

year (In Rs. Lakhs)

Value of spares 
lying in store

2000-01 5324.52 5619.77 Spares procured during this period are not
2001-02 3760.27 5037.71 accuntulating as the consumption is more than 

the receipt during ttiese two years.
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(d) In view of reply given to parts (a) to (c) above, 
no irregularity tias been committed and as such, enquiry 
Into the matter is not necessitated.

(e) Does not arise in view of reply given to part (d) 
above.

[English]

Committee on Control and Supervision of 
Experiments on Animals

4401. SHRI DALPAT SINGH PARSTE: Will the 
Minister of STATISTICS AND PROGRAMME 
IMPLEMENTATION be pleased to state:

(a) whether any Committee has been set up during 
1996 for the purpose of control and supervision of 
experiments on animals;

(b) if so, the details thereof;

(c) whether the Committee has submitted Its report 
to the Government;

(d) If so, the details of these recommendations; and

(e) the action taken by the Govemment thereon?

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRIMATI MANEKA GANDHI): (a) and (b) The 
Committee for the Purpose of Control & Supervision of 
Experiments on Animals (CPCSEA) was constituted in 
1965 and this Committee is reconstituted from time to 
time after expiry of the temn of the existing Committee. 
The Committee was reconstituted In 1996 and again in
2000.

(c) to (e) The purpose of the Committee is to Control 
& Supervise Experiments on Animals. This Committee is 
responsible for making rules and guidelines for 
experimentation on animals and monitors and same for 
their effective implementation. No report has been 
submitted by the Committee to the Govemment.

Expansion of Tourism Networit

4402. SHRI PRIYA RANJAN DASMUNSI: Will the 
Minister of TOURISM AND CULTURE be pleased to state:

(a) whether West Bengal, Orissa and Bihar have been 
specifically figured in Tenth Plan by tris Ministry lor 
expansion of tourism network; and

(b) if so, the details thereof?

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) The Tenth Plan Is still at proposal 
stage and has not been finalised as yet

(b) Does nor arise.

Worid Heritage List

4403. SHRI DAHYABHAI VALLABHBHAI PATEL: Will 
the Minister of TOURISM AND CULTURE be pleased to 
state:

(a) whether the attention of the Govemment has been 
drawn to the news-ltem appeared in ‘Hindustan Times' 
dated January 24, 2002 and January 29, 2002 under the 
captions ‘Bobus miss deadline for heritage list” and 
‘GovL’s faux pass on heritage list costs India deariy”, 
respectively.

(b) if so, the facts in this regard and the reaction of 
the Govemment thereto; and

(c) the remedial actton taken or proposed to be taken 
by the Govemment in this matter?

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) Yes, Sir.

(b) and (c) Prima facie, there were some lapses in 
submitting and processing the sites for World Heritage 
List. An administrative enquiry has been onlered to fix 
the responsibility for the lapses.

Setting up of a Research Station at Kasargod

4404. SHRI T. GOVINDAN: Will the Minister of 
AGRICULTURE be pleased to state:

(a) whether the Govemment propose to set up a 
Research Station at Kasargod in Kerala for exploring 
aKemative uses of Arecanut; and

(t>) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) No, Sir.

(b) Does not arise.

Exhibition by Sangeet Natak Akademi

4405. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of TOURISM AND CULTURE be pleased to 
state:
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(a) whether the Sangeet Natak Akademi is organising 
B series of exhibitions of Indian Musical Instninients;

(b) whether this exhibition proposed to be taken 
around smaller towns in the country;

(c) if so, the details thereof, State-wise;

(d) whether there Is also a programme to teach 
people to make such instalments; and

(e) the details of the work undertaken by the Akademi 
lor encouraging the use and production of Indian Musical 
Instruments?

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) and (b) Yes, Sir. The Akademi has 
recently organised an exhibition of Indian Musical 
Instruments in Delhi from 21st March to 3rd April this 
êar. Presently there is no proposal with the Akademi for 

iaking the exhibition to other places.

(c) Does not arise.

(d) Sangeet Natak Akademi has intimated that under 
iheir Plan Scheme or Training and Preservation of 
Traditional Pertomning Arts’ , the Akademi has started 
Training programmes in making of Musical Instruments.

(e) The Akademi has been organizing Festivals, 
wrfomtances and special functions focussing on Musical 
Instruments in which well-known mustoians representing 
nnajor instruments have also been participating. The 
Akademi has also documented the process of making of 
nusfcal instmments. Sangeet Natak Akademi awards have 
t>een given to makers of Musical Instrument viz. Shri 
Bhishan Dass Shanna of Delhi and Shri Nokot Khriam of 
Âeghalaya.

Demand and Supply of Milk

4406. SHRI MOHAN RAWALE: Will the Minister of 
AGRICULTURE be pleased to state:

(a) the details of demand and supply of milk during 
Ihe last two years, State-wise;

(b) whether the Government are aware that the gap 
between demand and production of milk is Increasing 
day by day;

(c) if so, the details thereof and the reasons therefon
and

(d) the steps taken/proposed to be taken in this 
regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) The data on milk production and per capita availabiUfy 
of milk for the last two years State-wise is given in 
statement enclosed.

(b) and (c) The compound growth rate of milk 
production in India during 1990-91 and 1999-2000 has 
been above 4% per annum, which Is higher than the 
growth of populatton of around 2% per annum. As the 
per capita availability of milk has been rising steadily 
over the years, the gap between demand and productton 
(supply) has been reducing.

(d) Though Animal Huslrandry & Dairying is a State 
subject, Government of India has been implementing the 
following schemes to maintain/increase milk productton:

(i) National Project for Cattle and Buffak) Breeding

(ii) Assistance to States for Fodder Development

(lii) Assistance to States for Control of Animal 
Diseases

(iv) Nattonal Project on Rinderpest Eradksatton

(v) Integrated Dairy Development in non-operation 
flood, hilly and backward areas.

In addition to these, the Co-operative Milk Unions/ 
Federattons in various States have drawn long term plans 
with the assistance of National Dairy Development Board 
(NDDB) for promoting the activities in processing the 
manufacturing facilities, quality assurance, productivity 
enhancement etc.

Statement

Pmduction and Requirement of Milk-1999-2000 to 2000-01 Statewise

State/UT Production of milk 
in 000 tonnes

Per capita availability 
in gms/day

1999-2000* 2000-01* 1999-2000* 2000-01*

1 2 3 4 6

^ r a  Pradesh 5122 5521 187 199

^nachal Pradesh 45 455 106 104
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1 2 3 4 5

Assam 733 738 77 77

Bihar 3740 3878 104 106

Qoa 43 44 75 75

Qujarat 5255 5317 301 300

Haryana 4679 4845 653 666

Himachal Pradesh 741 760 308 309

Jammu & Kashmir 1286 1037 360 285

Kamatalta 4473 4598 237 241

Kerala 2673 2771 228 235

Madhya Pradesh 5600 5806 195 198

Maharashtra 5706 5850 173 175

Martipur 67 69 74 75

Meghalaya 62 64 71 • 72

Mizoram 18 14 53 40

Nagaland 495 50 82 81

Orissa 847 875 65 67

Punjab 7700 7984 903 926

Raiasthan 7260 7455 376 379

SIMdm 35 355 175 173

Tamil Nadu 4574 4899 204 217

Tripura 49 51 36 37

Uttar Pradesh 14153 14840 231 237

West Bengal 3465 3470 121 120

A&N Islands 23 24 167 169

Chandigaiti 42 44 132 135

Daman & Oiu 10 10 200 194

D&N HaveH 1 1 15 14
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1 2 3 4 5

Delhi 290 292 58 57

Lakshadweep 1 1 91 91

Pondteheny 36 37 39 38

All India 78779 81426 219 223

’ -Provisional
Par capita avaliability is based on projected population
The requirement of mllK was 220 gms. per day per person as per the norms of Indian Council of Medical RaMarch (ICMf̂ ), 1984. 
India has achieved the norm In 200(M>1. This norm has been revised In 1998 to 300 gm.s per day per adult man and woman as 
balanced diet.

Decline In Migratory Birds

4407. SHRI RAM MOHAN GADOE:
SHRI M.V.V.S. MURTHI:
SHRI C. SREENIVASAN:
SHRI G. PUTTA SWAMY GOWDA:

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state:

(a) whether a sharp decline in the number of 
migratory birds has been noticed in the country particiilatly 
SarisIca Sanctuary and Chilka causing concern to 
environmentalists and ornithologists;

(b) if so, the reasons for such decline;

(c) whether any survey/study has been made in this 
regard;

(d) if so, the details and outcome thereof; and

(e) the remedial measures taken or Hkely to be taken 
by the Government in this regard?

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) to (d) Decline in number of 
migratory birds has been observed In Sariska Sanctuary. 
This is attributed to the jraucity of water in the water 
bodies due to poor mortsoon last year. There has been 
41% decline in tt» number of migratory birds in the 
Nalabana area of Chilka sanctuary. No specific reasons 
♦or this phenomenon have been ascertained.

(e) Bombay Natural History Society has been 
entrusted to cany out a detailed study on the migratkm 
pattern of birds in Chilka and suggest recommendatk>ns 
in this regard.

Schemes for Bamboo Dependent People

4406. SHRI A. BRAHMANAIAH: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Government have finalised any 
special economic schemes for the Bamboo Dependent 
Communities in the country;

(b) if so, the details thereof;

(c) whether any schemes have been drawn up to 
ensure adequate supply of bamboo to them; and

(d) if so, the details thereof?

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) As far as Ministry of Environment 
and Forests is concemed, no such special economic 
scheme for the Bamboo Dependent Communities has 
been finalised.

(b) to (d) Do not arise.

Milk Samples

4409. SHRI SHEESH RAM SINGH RAVI: Will the 
Minister of AGRICULTURE be pleased to refer to the 
reply given to Unstarrsd Questton No. 1809 dated August
2, 2001 regarding milk samples and state:

(a) whether the Informatton regarding milk samples 
found negative containing caustic soda (sodium hydroxide) 
and other chemwals haa aince been collected;

(b) if so, the details thereof; and

(c) if not, the time by which a final decision is IHcely 
to be taken in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) to (c) Ministry of Health & Family Welfare which is 
the administrative ministry for detection of food articles 
containing adulterants like caustic soda etc. has fumished 
the requisite information. This information is in the 
enclosed statement.

Statement

Details of the milk samples found to contain caustic 
soda, sodium hydroxide etc. during last three years

SI.
No.

Mame of the 
StstesAI.Ts

Number of milk samples 
found adulterated with caustic 
soda, sodium hydroxide etc.

1. Andhra Pradesh Nil
2. Arunachal Pradesh Nil
3. Assam Nil
4. Gujarat Nil
5. Goa Nil
6. Haryana Nil
7. Himachal Pradesh Nil
8. Jammu & Kashmir Nil
9. Jhaildiand Nil

10. Karnataka 31
11. Kerala Nil
12. Maharashtra Nil
13. Manipur Nil
14. Meghalaya Nil
15. Mizoram Nil
16. Orissa Nil
17. Tamil Nadu Nil
18. Uttaranchal 26
19. West Bengal Nil
20. Chandigarh Nil
21. Dadra & Nagar HaveU Nil
22. Delhi Nil
23. Daman & Diu Nil
24. Lakshadweep Nil

Note: Information from Bihar, ChhatUsgarh, Madhya Pradesh, 
Nagaland, Pui^b, Ra|asthan, SikMm, Tilpum, Uttar Pradesh, 
Andaman & NIcotwr Islands and Pondlcharry have not bean
racaivad.

4410. SHRI C. SREENIVASAN:
SHRI NAMDEO HARBAJI DIWATHE:
SHRI AMBAREESHA:

Will the Minister of AGRICULTURE be pleased to 
state:

(a) whether the Government have made any efforts 
towards eradication of pests in the country particularly in 
Tamil Nadu and Maharashtra which destroy a sizable 
yield of farmers;

(b) if so, the details thereof, State-wise;

(c) whether any of the States have been declared 
free from pest attack;

(d) if so, the details thereof and whether the 
production of crops in these States have made a 
considerable jump after eradtoation of these pests;

(e) if so, the details thereof; and

(f) the total financial allocations made for the control 
and eradication of various types of pests during the last 
three years, year-wise and State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) and (b) Both Central and State Government are 
making concerted efforts to minimize crop loss due to 
pests attack by undertaking various plant protection 
measures in the country including Tamil Nadu and 
Maharashtra. The Government of India is promoting 
Integrated Pest Management as the main strategy for 
control of pests and diseases in which eco-friendly 
approach is adopted by using bio-oontrol agents and bio­
pesticides. The Statewise efforts made to popularize 
Integrated Pest Management in the country is given in 
Statement-1.

(c) No, Sir.

(d) and (e) Does not arise.

(f) Financial allocations are being made by the 
Government of India/State Governments under the IPM 
component of the various Central/State Schemes. Year- 
wise and State-wise Qrwncial altocation made for IPM 
component under variouos schemes during the last three 
years Is given in the Statement-ll.

Eradication of Pests
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Statmi0nt-l

Year-wise and Stale-wise Details of PromoHon of InlegmM Pest Management

S.No. Stata/UTs IPM Training & Oenranstration

1999-2000 2000̂ 1 2001-02

No. of 
FFS

AEOs
Trained

Farmers
Trained

No. of 
FFS

AEOs
Trained

Fatmert
Trained

No. of 
FFS

AEOs
Trained

Famwra
Trained

1 2 3 4 5 6 7 S 9 10 11

1. A&N Islands 4 20 120 8 39 240 8 40 240

2. Andhra Pradesh 48 176 1440 48 211 1440 52 242 1560

3. Arunachal Pradesh - - - - - - - - -

4. Assam 16 80 480 24 120 720 24 120 720

5. Bihar 24 69 720 28 63 840 24 180 1200

6. Chhattlsgarh - - - 28 140 840 28 110 840

7. Goa 8 25 240 8 17 240 8 . 33 240

8. Qujarat 28 83 840 28 89 840 28 140 840

9. Haryana 32 34 960 32 2 960 32 50 960

10. Himachal Pradesh 24 50 720 24 12 720 24 42 720

11. Jammu & Kashmir 24 59 720 30 136 960 32 132 840

12. Jharkhand - - - - - - - 18 270

13. Karnataka 24 120 720 12 40 360 12 60 360

14. Kerala 12 14 360 12 47 360 12 25 400

15. Madhya Pradesh 52 190 1560 17 109 869 24 114 742

16. Maharashtra 24 120 720 24 80 720 24 120 720

17. Manipur - - - - - - - - -

18. Mizoram 8 24 240 8 20 240 - - -

19. Nagaland 12 20 360 12 60 360 12 38 360

20. Orissa 32 160 960 28 120 840 32 60 840

21. Pondk:herry - - - - - - - - -

22. P U f^ 24 108 720 24 116 720 24 120 720
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1 2 3 4 5 6 7 8 9 10 11

23. Rajasthan 28 18 840 28 29 840 28 17 840

24. Sikkim 8 34 240 8 40 240 8 64 240

26. Tamil Nadu 16 60 480 8 40 240 8 40 240

26. Uttar Pradesh 52 86 1560 52 60 1560 56 57 1849

27. Uttaranchal

28. West Bengal 20 72 600 20 100 600 20 100 630

Total 520 1622 15600 511 1690 15749 520 1922 16371

FFS-Famwre FtoW School; AEO-Agrtcultural Extension Officer

Statement'll

Year-wise and State-wlse Financial Allocation' from IPM (Plant Protection)

(Rs. In lakhs)

S.No. State/UTs 1997-98 1998-99 1999-2000

1 2 3 4 • 5

1. Andhra Pradesh 192.00 269.05 251.81

2. Assam 119 JO 123.12 143 X)0

3. Arunachal Pradesh 55.10 50.00 33.00

4. Bihar 65.00 6243 5835

6. Gujarat 10435 157.03 12739

6. Qoa 6.00 3.25 16X)0

7. Haiyana 74.20 20JM -

8. Himachal Piwlesh 26226 31120 36430

9. Jammu & Kashmir 4934 45.00 250

10. Karnataka 27336 32434 35634

11. Kerala 230XX) 140.00 110X)0

12. Madhya Pradesh 3.00 3.00 2XX)

13. Maharashtra 131 >16 197.75 . 18723

14. Meghalaya 50i)0 50 XX) 44.00



317 Wrmn Answar VAISAKHA 3. 1924 (Saka) to QtmHona 1318

1 2 3 4 5

5. Manipur 133^ 100.00 100D0

6. Mizoram 23JOO 18.00 20.00

7. Nagaland 39M 5XX) 7.00

8. Orissa 22657 30037 44848

9. Punjab 82.60 148.60 108.60

10. Rajasthan 13836 6650 52.21

11. Sikkim 16/40 17.79 16XX)

!2. Tamil Nadu
•

229.66 30730 189.20

!3. Tripure 350 450 10.00

14. Uttar Pradesh 45.60 105.95 54.70

!5. West Bengal 118.00 155.00 18850

!6. A & N islands 25.00 26.76 19.05

17. Chandigarh 1.05 1.00 030

!8. Oadra & Nagar Haveli 5XX) 5.00 SjOO

!9. Daman & Diu 230 iJOO 3JOO

10. Delhi 10XX} 0̂J00 10.00

M. Lakshadweep 53.17 40.00 3SJ00

12. Pondicherry 39.00 40.00 7858

Total 2852 38 3111>*4 3205.24

Bawd on State Plan discussion

Trrnnlatkm]

Projcct for Child Labour

4411. DR. M.P. JAISWAL: WHI th« Minister of 
■ABOUR be pleased to stale:

(•) whether the Qovemment have received the 
®̂“®re schemes being nin for the child labour;

(b) if so. the details theieof;

(c) whetfter the Government have received any 
®̂”>Ptolnls from States regaiting nort-imptemsntation of 

>«>9«»nme8 relating to rehabilitation of chH labour and

(d) if so, the detidls thereof during the last two year?

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL): (a) «id (b) The Govwnment 
of India has been hnplemenling two schenrMS for the 
benefit of children withdrawn from work namely Scheme 
of Qrants-in^ to VoHmtafy Oiganiaatlone.

The Projects are continuously monitored through 
receipt of periodtoal rapoils and raiuma and reviews at 
the Centra, Stale and Distrlel levels. A Central MinotMng
w O iim iR lvO f UnO®r ImQ w nStfiT iBM Bf1ll|/ O f LaSOOUT Sl90OfWUfyf

has also been eet up for the overall supervision.
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monitoring and evaluation of the NCLPs. The woridng of 
child labour projects has recently been reviewed in a 
National Conference on Child Labour held in January,
2001. Large scale Evaluation of selected NCLPs has also 
recently been taken up. Completed Evaluations have 
shown that the magnitude of the child labour problem 
can be considerably reduced through the rehabilitation 
measures by the projects.

(c) and (d) Complaints have been received from time 
to time regarding the functioning of the NQOs. Whenever 
such complaints are received the matter is enquired into 
and action initiated. Where complaints pertain to financial 
irregularities, action including the refunding of Grants-in- 
aid has been initiated. In such cases State Governments 
have also been advised where necessary to initiate 
prosecution proceedings against such NGOs.

[English]

4412.

Llberllsation of Coal Policy

SHRI G. MALLIKARJUNAPPA; 
SHRI Y.V. RAO:

Will the Minister of COAL AND MINES be pleased 
to state:

(a) whether the Government have liberalised its coal 
policy recently;

(b) if so, the details thereof including changes made 
therein;

(c) whether under this policy, the State Government 
companies can now mine for coal and lignite through 
memorandum or Articles of Association;

(d) whether any restriction have been imposed on 
the companies in this regard;

(e) if so, the details thereof and reaction of the State 
Governments thereon; and

(f) the time by which it is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD);
(a) to (f) Yes, Sir. A revised Coal Mining Polkiy has 
been issued on 12th December, 2001. Under the revised 
poHcy, the State Government companies or undertakings 
are allowed to do mining of coking and non^oking coal 
or lignite reaenws, either by open cast or underground 
method, anywhere in the country, subject to the foltowing 
conditions:

(i) The State Government company or undertakirtg 
(referred to as the ‘company’ hereafter) is 
authorised to do coal or lignite mining by its 
Memorandum and Articles of Association.

(ii) The company wilt do coal or lignite mining in 
accordance with the provisions of the Coal Mines 
(Nattonalisation) Act, 1973, the Mines & Minerals 
(Development & Regulation) Act, 1957, the 
Contract Labour (Regulation & Abolition) Act, 
1970, and all other mineral, environmental and 
labour laws and other regulations governing the 
Indian coal industry.

(ill) For coal, the company shall obtain a certificate 
from Coal India Limited to the effect that the 
latter has no plan or willingness to undertalw 
mining operations for coal in the concerned area 
For lignite, the company shall obtajn a certificate 
from Neyveli Lignite Corporation.

(iv) The proposed mining areas has been allotted 
to a captive mining company under the 
provisions of Section 3 (3) (a) (Hi) of the Coal 
Mines (Nationalisation) Act, 1973.

(v) No financial assistance from the Central 
Govemment or Cod India Limited or Neyveli 
Lignite Corporation shall t>e provided to the 
company for coal or lignite mining in the 
concerned area.

(vi) None of the coal or lignite mines operated by 
the company will be taken over t>y the Central 
Govemment or Coal India Limited or Neyveli 
Lignite Corporation in the event of closure of 
such a mine or otherwise.

(vii) No employee of the company, engaged in a 
coal or lignite mine operated by it, will be 
absort>ed in Coat India Limited or Neyveli Lignite 
Corporation at any point of time.

No reaction from any State Govemnnent has been 
received on these conditions. Under the revised policy. > 
State Govemment company/undertaking can now wort 
non-coking coal and coking coal reserves or lignite by 
open cast/underground metliod, without the restriction d 
‘isolated small pockets’.

(Translation]

Sutlu] Yamuna Link Canal Pro|ect

4413. SHRI RATTAN LAL KATARIA: Will the Minister 
of WATER RESOURCES be pleased to state:
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(a) whether the Government have received any 
pfoposal from the Qovemment of Haryana that the 
Government of Punjab must Implement the directions of 
the Supreme Court to connplete the remaining woilt of 
Suthij Yamuna linl< Canal Project;

(b) if so, the steps taken by the Government in this 
regard;

(c) whether the Qovemment propose to call the 
meeting of representatives of both the States on the 
contentious issue; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) Yes. Sir.

(b) to (d) Pursuant to the judgement, the matter of 
construction schedule and revised costs for implementing 
the Supreme Court judgement within the stipulated period 
has been already taken up with the Government of 
Punjab.

Assistance to Cooperative Societies

4414. SHRI MANSUKHBHAI D. VASAVA: Will the 
Minister of AGRICULTURE be pleased to state:

(a) whether the Government provide assistance to 
the cooperative societies working for the weaker sections; 
and

(b) if 80, the number of the cooperative societies 
provided assistance during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) Yes, Sir.

(b) This Department had provided assistance to 490 
cooperative societies working for weaker sections from 
1997-98 to 1999-2000.

Maintenance and Upkeep of Assets under MPLAOS

4415. SHRI ViSHNUOEO SAi: Will the Minister of 
STATISTICS AND PROGRAMME IMPLEMENTATION be 
pleased to state:

(a) whether certain State Governments made 
provisions to include the assets created under the 
Members of Pailiantent Local Area Development Scheme 
(MPLADS) in the asset books of various State 
departments;

(b) if so, the States which have made such proviskNis;

(c) the States which have not yet made such 
provisions; and

(d) the States which have made categorical provisions 
for the maintenance and upkeep of these assets?

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRIMATI MANEKA GANDHI): (a) to (c) Assets created 
under MPLADS are required to be included in the asset 
books as per the established procedure of the concerned 
State Govemments. Further details in this regard are 
available with the State Govemments.

(d) There is a specific provision in the Guidelines on 
MPLADS for the Heads of the Districts to ensure, before 
undertaking wort(s, that proviston for maintenance and 
upkeep of the wori( to be taken up, under the Scheme, 
is forthcoming from the concerned beneficiary organization.

Crop Insurance System

4416. SHRI SHIVAJI MANE: Will the Minister of 
AGRICULTURE be pleased to state:

(a) whether the Government have made any 
comparative study with regard to the Crop Insurance 
System being adopted by other countries for providing 
benefits to the farniers;

(b) if so, the names of the countries where study 
has been made in this regard;

(c) the outcome thereof;

(d) whether the Government propose to amend the 
existing system; and

(e) If so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) No, Sir.

(b) and (c) Do not arise.

(d) and (e) Yes, Sir. As per the proviston of the 
National Agricultural Insurance Scheme (NAIS) and on 
the basis of suggesttons and feedback received from the 
States^amiing communities, review of NAIS on various 
counts nke maintenanoe of Corpus Fund, reductwn in 
the unit area of Insurance to Gram Panchayat level, 
limiting the sum insured, premia subsidy to small and
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marginal fanners, coverage of perennial crops etc., is 
under process.

Sanction for Revised Pr<^ects

4417. SHRI RAVINDRA KUK/IAR PANDEY: WUI the 
Minister of STATISTICS AND PROGRAMME 
IMPLEMENTATION be pleased to state:

(a) whether the Qovemment are contemplating that 
sanction for the revised projects upto Rs. 50 crore be 
accorded at the level of the Minister concerned;

(b) if so, the details thereof;

(c) whether the Government have taken any effective 
steps in regard to the completion of sanctioned projects 
within the stipulated time limit and not increasing the 
anwunt shown in the original estimates; and

(d) if so, the details in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRIMATI MANEKA GANDHI); (a) and (b) The Plan 
Finance Division of the Ministry of Finance has notified 
enhancement of powers vide their Order dated 18th 
February, 2002, that the Plan Projects/Programmes costing 
less than Rs. 50 crore can be approved by the Minister- 
in-Charge of the Administrative Ministry. Rnancial sanction 
of the project/programme would be processed through 
Departmental Expenditure Finance Committee (EFC) 
chaired by the Secretary of the concemed Administrative 
Ministiy.

(c) and (d) The steps talcen in regard to the 
completion of sanctioned projects in order to reduce time 
and cost overruns include.

(i) review of projects on monthly as well as 
quarterly basis by the Government to identify 
the constraints and to resolve the problems 
affecting the implementation of projects;

(ii) indepth critical review of the progress t>y the 
project authorities and the Administrative 
Ministries and follow up with the State 
Governments for acquisition of land, rehablNtalion 
related issues, expediting forest clearances and 
provision of infrastructure facilities like water and 
power, ensuring law & order at project sites, 
etc.. with manufacturers for expediting supply 
of equipment, with contractors, consultants 
and other concerned agencies to minimise 
delays:

(iii) exceptional review by the Minister-in-Charge, 
Prime Minister's Office and the Cabinet 
Secretariat;

(iv) inter-ministerial coordination for resolving 
problems of inter-ministerial nature;

(v) appointment of a nodal officer for each p r< ^  
co-terminus with the duration of the project;

(vi) setting up of an Empowered Committee in the 
concemed administrative Ministries for resolution 
of problems;

(vii) efforts are on for bringing about modifications in 
the Land Acquisition act and development of 
Standard Rehabilitation Package;

(viii) yearly updating of cost of the project to tie up 
fund requirement;

(ix) making available matching funds to complete the 
projects in the advanced stages of 
Implententation as per schedule; and

(x) standing committees have been set up in 28 
concemed administrative Ministries to go into the 
causes of time and cost oyenuns of projects 
costing Rs. 50 crores and above and to fix 
responsibility for time and cost ovenuns. The 
reports of these Committees fonn part of the 
notes for revised cost estimates of projects with 
time and cost overruns and are submitted to 
the Cabinet Committee on Economic Affairs.

Appointment of Environment Officers

4418. SHRI Y.G. MAHAJAN: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Govemment have appointed any 
environment officers in the country including Maharashtra;

(b) if so, the details indicating the names of the 
places where such officers have been appointed along 
with the obj^ivos thereof. State-wise;

(c) whether the stipulated tenure of some of these 
offtoets has already expired but it has been extended 
from time to time; and

(d) if so. the details thereof and the reasons therefor?

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) to (d) The Department of 
Environment and Pollution Control Boards in all States
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including Maharashtra, have appointed officers to 
discharge various functions for enforcement of 
environmental laws. Some of the officers are appointed 
as permanent staff while others are appointed on tenure 
t>asis. Depending on the need, the tenures of such officers 
have been extended from time to time.

fEngfts/rJ

Fishing Harbour Facilities in Gujarat

4419. SHRI G.J. JAVIYA: Will the K înister of 
AGRICULTURE be pleased to state:

(a) whether the Government of Gu arat has requested 
the Union Government to consider its proposal for 
providing Fishing IHaitour facilities at major and minor 
ports in the State; and

(b) if so, the reaction of the Union Government 
thereto?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) Yes, Sir. The Govemment of Gujarat has requested 
lor financial assistance under Centrally Sponsored Scheme 
on Fishing HartMur Facilities at Major and Minor Ports 
for development of fishing hartwurs at Okha in Jamnagar 
district and Dholai in Valsad district and land side hartMur 
facilities at Port Sutrapada in Junagadh district.

(b) After scoitiny of the proposals for development of 
Fishing Harbours at Ot(ha and Dholai, the State 
Govemment has t>een asked to confirm (i) availability of 
necessary land with the concerned Department for 
development of the proposed fishing harbours,
(ii) Environmental clearance from the competent authority 
is obtained and (Hi) necessary budget provision in the State 
Budget is exist to share 50% capital cost of the projects. 
As regards Sutrapada the State Govemment has been 
asked to fonward a detailed techno-economically viable 
proposal for devetopment of a fish landing centre there.

Strengthening of Pawan Hans

4420. SHRI K.H. MUNIYAPPA: Will the Minister of 
CIVIL AVIATION be pleased to state:

(a) whether the Govemment propose to strengtfien 
Pawan Hans Helicopter operations by a series of major 
investments;

(b) if so, the details thereof;

(c) whether tfie Govemment propose to extend the 
opwatkMw of Pawan Hans abroad;

(d) if so, the details of the contract bagged by the 
company;

(e) whether the Govemment also propose to set up 
a Pawan Hans hub in Karnataka for southern operattons;

(f) if so, the details thereof; and

(g) the details of new services started by Pawan 
Hans since 19987

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) and (b) No, Sir. However. 
Pawan Hans Heteopters Umited (PHHL) has plans to 
acquire additional capacity during the 10th Plan period 
from internal resources/market bonowings.

(c) and (d) Yes, Sir. PHHL plans to depk>y heHcopters 
for operations abroad as part of Its k>ng-term business 
strategy, but has not yet reached the stage of bagging 
a contract.

(e) No. Sir.

(f) Does not arise.

(g) PHHL does not operate any scheduled passenger 
sen/ices. It provkfee helkx>pters on charter basis to various 
Pubik: Sector Undertakings like ONGC. NHPC. GAIL. etc. 
and State Governments. PHHL provided helicopter 
servk»s for the pilgrims visiting Mata Vaishno Devi Shrine 
from April. 2000 to October, 2001. Helicopters were also 
provided by the Company for XVIII and XIX Indian 
Scientifk; Expeditions to Antarctksa.

Target for Production of Foodgrain

4421. SHRI CHINTAMAN WANAGA: WHI the Minister 
of AGRICULTURE be pleased to state:

(a) whether any targets had been fixed for production 
of foodgrains during the Ninth Plan;

(b) if so. the details thereof;

(c) whether targets set in this regard has been 
achieved; and

(d) if so, the extent thereof and if not, the reasons 
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NAFtAYAN YADAV):
(a) Yes, Sir.
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(b) Th« targets for foodgrains production suggested 
by the Planning Commission for the terminal year of the 
Ninth Plan (2001-02) and the likely achievements against 
these targets are as follows:—

(Million tonnes)

Crop Targets Advance Estimates 
(as on 05.04.2002)

Rice 92.00 90.75

Wheat 78.00 73.53

Coarse-Cereals 33.00 33.10

Pulses 15.00 13.79

Total Foodgrains 218.00 211.17

(c) and (d) Due to drought lilte situation in some of 
the States, the targets for Rice, Wheat and Pulses are 
not likely to be achieved in full.

Export of Electronic Waste by U.S.

4422. SHRI RAMJIVAN SINGH:
SHRl DINESH CHANDRA YADAV:
8HRIMATI KANTI SINGH:
DR. RAGHUVANSH PRASAD SINGH:

Will the H/linister of ENVIRONMENT AND FORESTS 
be pleased to state:

(a) whether the Government are aware of the recent 
report of the Watchdog groups regarding exports of toxic ' 
electronics waste by the U.S. Brothers collected at the 
recycling centres of Asian countries including India;

(b) if so, the details thereof;

(c) whether the 17th Session of UN Commission of 
Human Rights as well as the Hon'ble Supreme Court of 
India has banned dumping of such wastes;

(d) if so, the rationale behind import of such wastes 
to India; and

(e) the measures taken or proposed to be taken to 
check such Import to India?

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) and (b) Yes. Sir. There have 
been press reports on the export of electronics scrap 
from USA and other countries to India. The report 
•Exporting Harm: The High-Tech Trashing of Asia* 
prepared by The Basle Action Network (BAN) and Silicon

Valley Toxic Coalition (SVTC) with support from Toxics 
Link India, Greenpeace China and SCOPE (Paldstan) 
provkles details interalia on the export of electronics waste 
to India. As per this report, electronics waste trade is 
stated to be a thriving business in the areas of Mandoli, 
Sadar Bazar, Kanti Nagar Extenston, Old Seelampur and 
Turkmangate of Delhi.

(c) to (e) Yes, Sir. The Supreme Court vWe their 
order dated S.5.1997 have directed that no import of 
hazardous wastes which are already banned under the 
Basel Convention on the Control of Transboundary 
Movement of Hazardous Wastes and their Disposal would 
be permitted by any authority or any person. Electronics 
waste is included under LIst-A and List-B of Schedule-3 
of the Hazardous Wastes (Management and Handling) 
Rules, 1989 as amended in 2000. The import of this 
waste therefore requires specific permission of the Ministry 
of Environment and Forests. No such permission has 
been given to any authority or person by the Ministry till 
date.

[Translation]

Diamond Mines

4423. SHRI LAXMAN GILUWA: Will the Minister of 
COAL AND MINES be pleased to state:

(a) wfiether the diamond mines have been handed 
over to private companies under an agreement;

(b) if so, the details thereof, mine-wise and company- 
wise;

(c) whether the Govemment have got investigated 
ttie said agreement and Its compliance through CBI;

(d) if so, the outcome thereof;

(e) whether there is any change in the team of 
investigating offteers;

(f) if so, the reasons therefor; and

(g) the follow-up action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD):
(a) and (b) Mining Leases are granted under Sectton 10
(3) of the Mines and Minerals (Development and 
Regulation) Act, 1957 by the State Government 
concerned. However, pioposals for prior approval of the 
Central Government tor grant of mining lease for minerals 
specified under the First Schedule to the aforesaM Act
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originate from the respective State Governments and are 
processed and disposed of by ttie Central Government 
as per the provisions of Section 5 (1) of the Act. Central 
Government has not conveyed its approval to any State 
Government for grant of mining lease for exploitation of 
diamond deposits in favour of a private company.

(c) to (g) Does not arise.

[Engliahl

Integrated Dairy Development Protect In 
Maharashtra

4424. SHRI SADASHIVRAO DAOOBA MANDLIK: Will 
the Minister of AGRICULTURE be pleased to state:

(a) whether the Government have sanctioned 
Integrated Dairy Development Projects under Centrally 
Sponsored Scheme “Operation Flood* in Maharashtra;

(b) if so, the details of the funds allocated during the 
last three years and current year, project-wise and district- 
wise;

(c) the details of any other projects submitted to the 
Union Government by Government of Maharashtra; and

(d) the action tal<en by the Union Government in this 
regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO f4ARAYAN YADAV):
(a) and (b) The scheme “Operation Rood" was over in 
1996. However, Government of India has approved two 
projects for the State of Maharashtra during the year 
1995-96 and 1997-98, under the centraOy sponsored Plan 
Scheme Integrated Dairy Developnwnt Project (IDDP) in 
Non Operation Rood, HHly & Backward Areas. Details of 
Project-wise fund allocated for IDDP-I & II projects during 
last three years and current year are given in the enclosed 
statement.

The Central Government does not allocate fund 
district-wise.

(c) and (d) A project proposal for IDDP-III was 
received from the Government of Maharashtra in 
*̂ **«»’'ber, 98 and a revised proposal in March, 2001. 
The proposal was. however, found to be incomplete and 
not prepared according to guidelines. The State 
Government was requested to further revise the proposal, 
confining to Non-Operation Flood Areas only. The State 
Government has not submitted the revised proposal 
thereafter.

Statement

Detata of Pr^ects approved, approved outlays S 
funds released to Govt, of Maharashtra under 

Integrated Dairy Development Pn^ect (IDDP) In 
Non Operation Flood, Hilly A Backward Areas 

during the last ^ree years

(Rs. In Lakhs)

Project 1 Project II

1. Year of Approval 1995-96 1997-98

2. Total Approved outlay 1985.23 1941.55

3. Funds released

(i) 1999-2000 185.54 331.48
Entire approved outlay
released and Project

completed in 31.3.2000

(ii) 2000-01 — 645.49

(iii) 2001-02 — 500.00

Release of funds during 2002-03 wHI depend on pace 
of Utilization of funds and submission of Utilization 
Certificate for the funds already released.

Ructuatlons in Agricultural Market

4425. SHRI VARKALA RADHAKRISHNAN: Will the 
Minister of AGRICULTURE be pleased to state:

(a) whether the Union Government are aware of the 
reports of the fluctuattons in the Agricultural Market;

(b) if so, the details thereof; and

(c) the remedial actk>n taken by the Government in 
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) to (c) Prices of various agricultural commodities 
fluctuate in the market due to changes in supply of and 
demand for agricultural commodities. The Government's 
price policy for agricultural produce is aimed at ensuring 
remuneratiw prices to the growers for their produce, ar)d 
to safeguard the interests of consumers by making 
supplies availabie at reasonable prices. Towards this end, 
Government announces each season minimum support 
prices for major agricultural commodities and organizes 
purchase operations through public and cooperative 
agencies. The designated agencies irttervene in the martcet
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and undertake procurement operations aa and wtien the 
prices fall below the minimum support price fixed by the 
Govemment. Presently, the Scheme is in operation in 
respect of 25 commodities.

When prices of horticultural commodities of 
importance fall below the economic levels the Qovemment 
of India, at the request of State Governments, launches 
Market Inten/ention Scheme for that particular comnwdity 
and in that particular season to prevent distress sale by 
fanners.

[Translation]

Study on use of water

4426. SHRI RAMESHWAR DUOl: Will the Minister 
of WATER RESOURCES be pleased to state;

(a) whether the Union Qovemment have conducted 
any study for use of water mentioned in the original plan 
of vark)us major and medium schemes in the country, 
vis-a-vis actual use of water; and

(b) if 80, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY); (a) and (b) Water, being a State 
subject, water resource schemes are planned, investigated, 
implemented, maintained and funded by the State 
Governments out of their own resources. As such, the 
information regarding actual use of water for various 
schemes is maintained by the State Governments only. 
However, performance evaluation and impact studies of 
certain projects on selective basis are carried out by Unton 
Govemment to assess the system performance and social, 
economic and environmental impact of the Irrigation 
projects which inter-alia includes the status of irrigation 
potential created vis-a-vis potential utilized by the project.

[English]

4427.

Oilseeds Production

SHRI RAMSHETH THAKUR; 
SHRI ASHOK N. MOHOL; 
SHRI A. VENKATESH NAIK;

Will the Minister of AGRICULTURE be pleased to 
state;

(a) whether high level Committee on Food 
Management and Agriculture Exports has consklered a 
proposal for boosting oilseeds productk>n;

(b) if so, the details thereof; and

(c) the steps taken by Qovemment to make country 
self-reliant in production of oilseeds?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) and (b) The Standing Committee of Union Ministers 
and Chief Ministers on Food Management and Agriculture 
Exports discussed the issue of diversifteation in its third 
meeting held on 31.10.2001. The Committee suggested 
that Minimum Support Price (MSP) should be rationalized 
to facilitate diversifk»tion, partkHJiarty towards oilseeds and 
pulses.

(c) In order to increase the production of oilseeds 
and to make the country self reliant in oilseeds/edible 
oils production, a Centrally Sponsored Oilseeds Production 
Programme (OPP) is in operation in 26 States covering 
408 selected districts. Under the schenfe financial 
assistance by way of subsidies Is provided to the farmers 
in order to motivate them to take up the cultivation ot 
oilseeds on a large scale in the country.

National Aluminium Company Limited

4428. SHRI ANANTA NAYAK:
SHRIMATI KUMUDINI PATNAIK;

Will the Minister of COAL AND MINES be pleased 
to state;

(a) the production capacity of National Ahjminium 
Company Limited (NALCO) in Orissa and the percentage 
of achievement of Power Load Factor (PLF) during each 
of last three years;

(b) the profit eamed/losses suffered by NALCO during 
the said period;

(c) the steps taken for privatisation of NALCO; and

(d) the target set for the purpose during 2002-03?

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD):
(a) The productk>n capacity of NALCO In the years 1999­
2000 and 2000-2001 in respect of bauxite and alumina 
was 24,00,000 MT and 8,00,000 MT respectively, and, in 
the year 2001-2002 H was 48,00,000 MT and 12.25,000 
MT respectively. The production capacity of primary 
aluminium metal was *2,30,000 MT and the installed 
capacity of CPP was 720 MW in all the three years. The 
PLF achieved in the last three years was as follows;
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(i) 1999-2000

(ii) 2000-2001 

(Hi) 2001-2002

70.67%

67.91%

70.06%

(b) The profit after tax earned by NALCO during the 
last three years is as under

Year (Rs. in crores)

1999-2000 511.53

2000-2001 655.83

2001-2002 403.76 (Provtetonal)

(c) and (d) The (aovemment is in the process of 
selecting a Glot>al Co-ordinator-cum-Advisor (GCA) for the 
disinvestment of NALCO.

Tour Package to Places Aaaoclated 
with Mahatma Gandhi

4429. SHRI SURESH RAMRAO JADHAV: Will the 
Minister of TOURISM AND CULTURE be pleased to state:

(a) whether the Government have any package for 
tourists to take them to places associated with Mahatma 
Gandhi;

(b) if so, the details thereof alongwith names of the 
places which have been included in the package; and

(c) the steps taken to provide detailed infomiatbn 
about the life and times of Mahatma Gandhi to the tourists 
who avail the package?

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) and (b) Govemment has decided to 
devek)p important tourist destinattons and circuits including 
ancient monuments, places of cultural importance and 
places of historical importance. Places associated with 
the life of Mahatma Gandhi are also included.

The State Govemment of Gujarat have drawn up a 
Pttkage for tourists to take them to places associated 
with Mahatma Gandhi. The package includes Poibandar, 
Rajkot, Ahmedabad, Dorsad, Karamsad and Dandi.

(c) The Department of Tourism, Govemment of 
(Gujarat has published brochures on Mahatma Gandhi and 
also prepared a CD Rom on the life of Mahatma Gandhi 
and various destinations connected with his life. 
^%>artment of Tourism, Govemment of India t»s also 
P**Wah«d brochures which include lnformatk)n on placee, 
***ociated with the life of Mahatma Gandhi.

Wortd Bank Aaalstanc* for Comprehanalvt 
Agriculture Development Protect

4430. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of AGRICULTURE be pleased to state;

(a) whether the Govemment of Gujarat has wortced 
out the comprehensive Agriculture Development Project 
(NAEP-III) at cost of Rs. 460.89 crores for Worid Bank 
assistance and submitted the same to the Government 
for approval;

(b) if so, the details of the project; and

(c) the action taken by the Govemment in the matter 
so far?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMEDO NARAYAN YADAV):
(a) and (b) Yes Madam. This project proposal has been 
designed for a period of seven years, with the objective 
of providing broad-based agricultural extenston services 
to farmers for covering the whole gamut of resource based 
activities pertaining to State Agriculture, Horticulture, 
Animal Husbandry, Soil and Water Conservation, 
Agricultural Education, Research and Extention Educatkm, 
Irrigation and Water Management, Fisheries, Rural Roads, 
Environment Pollution and Forestry Sectors.

(c) The proposal has already been forwarded to 
Planning Commission and the Department of Economk: 
Affairs for necessary sanction.

Ban on Single Engine Hellcoptera/Charters

4431. SHRI T.M. SELVAGANAPATHI:
SHRI PRABHUNATH SINGH:

Will the Minister of CIVIL AVIATION be pleased to 
state:

(a) whether the Director-General of Civil Aviatkm 
(DGCA) propose to ban all single engine powered 
helkxipters and charters since they are prone to acckients;

(b) whether the DGCA had been proposing to 
introduce a legislation for the purpose; and

(c) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) No, Sir.

(b) and (c) Do not arise.
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Ban on QJM. Soyabewi Oil Import*

4432. SHRI Y.V. RAO:
SHRI DALPAT SINGH PARSTE:

Will the Minister of AGRICULTURE be pleased to 
state:

(a) whether the Government have limited the import 
of soyabean oil to non-genetically modified oil only;

(b) if so, the details thereof;

(c) whether most of the consignments of soyabean 
oil coming into the country are of the QM variety; and

(d) if so, the details regarding the modified policy of 
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) to (d) Information is being collected and will be laid 
on the Table of the House.

[Translation]

OBI raids on ASI Officials

4433. SHRIMATI SANGEETA KUMARI SINGH DEO: 
Will the Minister of TOURISM AND CULTURE be pleased 
to state:

(a) whether the CBI has conducted raids at the 
residence of several officers of the Department of 
Archaeological Survey of India;

(b) if so, the details of such cases recorded during 
the last two years till date alongwith the names of the 
raided officers; and

(c) the action taken, if any, against the Vigilance 
Officers of ASI who are entrusted with the responsibility 
to check corruption in the Department for not discharging 
their duty effectively?

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN); (a) and (b) Yes, Sir. In the period under 
reference, CBI has conducted searches at the reskience 
of following three officers/officials of Archaeologk»l Sun̂ ey 
of India in case number RC. 3(A)/2001>ACU.III/Delhi in 
connectton with alleged irregularities in engaging labour 
for an archaeok>gk»l excavation at Rakhigarhi, Distrk:t 
Hissar (Haryana):—

1. Sh. Amarendra Nath, Director ASI, New Delhi.

2. Sh. M.P. Jain, Administrative Offteer, ASI New 
Delhi.

3. Sh. Umesh Kumar, Store Keeper, ASI

(c) Until a final report is received from the CBI, no 
actran can be initiated by the Vigilance Officers of the 
ASI.

Crop Production

4434. SHRI RAM SINGH KASWAN:
SHRIMATI JAS KAUR MEENA:
YOGI ADITYA NATH:
SHRI SURESH PASI:

Will the Minister of AGRICULTURE be pleased to 
state:

(a) whether the Union Government propose to 
formulate any scheme to Increase crop production in the 
country;

(b) if so, the details of the above scheme;

(c) the funds likely to be allocated to implement the 
said scfteme during the Tenth Five-Year Plan; and

(d) the names of the States where this fund is likely 
to be spent?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) and (b) Yes, Sir. During Tenth Five Year Plan 48 
(Forty eight) Centrally Sponsored/Central Sector Schemes 
are proposed to be implemented for increasing crop 
production in the country.

(c) and (d) A sum of Rs. 13,200 crore have been 
allocated by the Planning Commission for implementation 
of these schemes. Funds will be released to all States 
under various Centrally Sponsored and Central Sector 
Schemes depending upon the proposals of State 
Governments and scope of the schemes.

[English]

Exploration of Minerals In Rajasthan

4435. COL (RETD.) SONA RAM CHOUDHARY: Will 
the Minister of COAL AND MINES be pleased to state:

(a) whether large scale exploration of minerals have 
commeiKed in Thar desert of Western Rajasthan by 
Qeotogfeal Survey of India (GSI);
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(b) if so. the details thereof and tiie places where 
Bxpkjration worit Is in progress:

(c) whether QSI has established a special branch 
»Ued '̂ arusthal Bhu Vigyan Shakha’ for the purpose;

(d) if so, whether GSI propose to undertake 
tovek>pmental works on the line of the Gulf countries 
jnder International Geological Correlation Programme 
[IGCP)-p413; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD):
[a) and (b) Exploration by Geological Sun/ey of India 
(GSI) has so far established presence of Limestone, 
Dotomite, Bentonite Clay, China Clay, Maitle, Granite, 
Gypsum, Potash, Rock Phosphates and Lignite in Jodhpur. 
Nagaur, Pali, Banner, Bikaner, Jaisalmer, Seekar, Churu 
and Hanumangarh districts covered by Thar Desert in 
lA/estem Rajasthan. Search for Lignite in Bamner District, 
assessment of Dolomite in Nagaur and Jodhpur Districts 
and geochemical mapping programmes in Pali District 
are being undertaken by GSI.

(c) Yes, Sir, GSI has established a Desert Geotogy 
Division in Raiasthan to undertake studies on the process 
of geok>gical evolution and dynamic processes of Thar 
Desert in Rajasthan and Gujarat.

(d) and (e) The studies undertaken by Desert Geok>gy 
Division will have major links to Intemational Geological 
Co-relation Programme (IGCP)-413. The major emphasis 
of its work is to examine socially relevant aspects of 
over-exploitation of geohydrologlcal regimes, alluvial 
records and migration of rivers, creation and 
snhancement of geoarcheologteal records from the Thar 
Desert.

[Translation]

Installation of CCTV at IGi Airport

SHRI SUNDER LAL TIWARI:
SHRI SATYAVRAT CHATURVEDI:

Wi« the Minister of CIVIL AVIATION be pleased to
state:

(s) whether the attentton of the Government has been 
«lrawn to the news>item published In 'Rashtrtya Sahara’ 

March 5, 2002 under the caplton *CCTV to laga 
Paf monitor nahin mila";

(b) if so. the date on which the CCTVs were installed 
at LG.I. Airport and the objective behind their inatallatkxi;

(c) whether the eaid ot>|ective is being achieved 
without InstailatkMi of monitor;

(d) if not, the reasons for delay in installing the same;
and

(e) the time by virtiteh it is likely to be installed them?

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) Yes, Sir.

(b) The Closed arcuit Television (CCTV) surveillanoe 
system was installed and commlsaioned on 9.3.2002. The 
ot̂ ectlve of installatton of the system Is to strengttien 
security and to monitor the acthflties insfcle and outshJe 
the temiinal buildings.

(c) No, Sir. The monitor is essential and avaHable 
for the CCTV Surveillance System which scan each area 
of the passenger terminal, at one place.

(d) and (e) Do not arise.

Funds for Purchase of Highpreasure Steam 
Sterillnrs

4437. SHRI GAJENDRA SINGH RAJUKHEDI: WIN 
the Minister of LABOUR be pleased to state:

(a) whether the ESIC, Delhi has received any 
proposal regarding purchase of Mghpresslon steam 
fertllizeis for the insurance coiporatfcNi hospitals at GwaNor 
and Indore;

(b) if so, the details thereof; and

(c) the time by which the sakl proposal is likely to 
be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL): (a) Yes. Sir.

(b) and (c) The ESI Cofporatton received a proposal 
for sanction of purchase of two High Pressure Strellizers 
for ESI Hospital, Indore & one High Preesure Steam 
Sterilizer for ESI Hospital, Gwalior. The Corporation has 
already sancttoned Rs. 6 lakh for two High Preeeura 
Steam SterilizerB for the Indore HoepKal on 20.12.2000. 
The High Preseure Steam SteriUzefs are to be purchased 
t>y the State Govenment.
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The High Pressure Steam Sterilizer for the Gwalior 
Hospital is to 1)6 purchased in lieu of the condemned 
equipment. The State Govemment has been requested 
to furnish the requisite certificate signed by an authorised 
officer to this effect. The equipment will be sanctioned as 
soon as the condemnation certificate is received from the 
State Govemment.

[English]

Information Network Amongst Agricultural Institutes

4438. SHRI RAK/UEE l\4ANJHI: Wilt the Minister of 
AGRICULTURE be pleased to state:

(a) whether lARi incunred an expenditure of Rs. 1.69 
crore during 1995-2001 for developing data bases and 
providing iinitage for collecting, updating and exchanging 
all infomnation relating to agricuiture;

(b) whether the facilities have since been inter­
connected with other Institutes of the Indian Council of 
Agricultural Reseaich/State Agricultural universities;

(c) if not, the reasons therefor;

(d) whether the major objectives of establishing 
Agriculture Research infonnation System (ARIS) has thus 
been forfeited;

(e) if not, the major achievements made by it during 
the above period; and

(f) the reaction of the Govemment for projecting and 
developing data bases but not exchanging information 
among the ICAR Institutes?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) Indian Agricultural Research Institute (lARI) has 
incunred an expenditure of Rs. 80,19,630.00 during 1995­
96 to 2000-2001 for developing Agriculture Research 
Information System (ARIS) Ceil for basic networl( 
infrastructure, computers and electronic gadgets; 
subscription of national and international databases for 
keeping abreast of latest agricultural research information.

(b) and (c) Such facilities are interconnected for using 
e-mail for scientific and other interactions and internet for 
publishing and downloading aN agricultural information in 
lARI. Inter institutional network connectivity has not been 
established directly. However, it is established only through 
NIC, ERNET, VSNL and other private internet Sen/ice 
Provider (ISPs).

(d) and (e) No, Sir. Indian Agricultural Research 
institute/ARiS Network has Inculcated information 
technology culture at grass root level of agricultural 
scientists. The students and scientists/other staff are using 
this “infonnation networi<” for prompt infomiation access 
and dissemination.

All divisions buildings of lARI has been connected 
with high speed LAN using optical fiber cable and all 
bibliographic records have been computerized for online 
access over the networi<. lARI library has established 26- 
drive CDNET tower based CDNET Wori<station Section 
where any user (national or international) can come and 
collect their desired agricultural infonnation.

(f) The information is being exchanged among ICAR 
institutes using online access from server, email, print 
outs, or through floppy/CD.

[Translation}

Promotion of Packaging Sector

4439. SHRI SHIVRAJ SINGH CHOUHAN:
SHRI VIJAY KUMAR KHANDELWAL:

Will the Minister of FOOD 
INDUSTRIES be pleased to state;

PROCESSING

(a) whether the Govemment have any proposal to 
promote the packaging sector as per the requirement of 
the food processing industries;

(b) if so, the details thereof; and

(c) the time by which it is likely to t>e implemented?

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (PROF. CHAMAN 
LAL GUPTA); (a) to (c) Ministry of Food Processing 
Industries under its Plan Schemes extends financial 
assistance to various Institutions for devek>ping new and 
cost effective packaging for food products for domestic 
and export maricets. During the Ninth Plan period, finandal 
assistance of Rs. 81.81 lakhs has been provided for the 
purpose.

Import Duty on Agro-Produets

4440. SHRI SATYAVRAT CHATURVEDI;
SHRI SUNDER LAL TIWARI:

WUi the Minister of AGRICULTURE be pleased to 
state:
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(a) whether the attention of the Government has been 
Jrawn to the newsKem captioned “Krishi Kshetra Kholane 
ie Adhik Aarthik Sambhavanayen Paida Hongi*Blackwlir 
ippearing in the ‘Navbharat Times’ dated Maroh 9, 2002;

(b) if so, the reaction of the Qovemment thereto;

(c) whether opening up of the agilcuttural sector and 
withdrawal of the import duty from agro-products would 
w disastrous for the small and medium famiers;

(d) if so, the steps the Qovemment propose to take
0 safeguard the interests of the medium and small 
amiers?

THE MINISTER OF STATE IN THE MINISTRY OF 
^GRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
»  and (b) Yes, Sir. The newsitem contains excerpts of 
naugural speech of Mr. Blackwill, the Ambassador of 
JSA in India. The Qovemment intends to give primacy 
:o promotion of agrkxiHural exports since opportunity exists 
n the context of ongoing negotiatk)ns on agriculture at 
he WTO. WTO Agreements have provkled a predictable 
ojle based muttiiaterai trading system. By virtue of signing 
}f WTO agreement, India is automatically entitled to get 
he treatment of most favoured nation (MFN) from all 
NTO members for its exports. The idea t>ehind WTO 
igreements was trade liberalization through an open, 
iquitable and rule based multilateral trading system. There 
we both rights and obligations accruing from membership 
)f the WTO. The Qovemment Is in the process of helping 
he States to establish Agri-Export Zones in various States 
hat have export potential.

(c) and (d) Sut)sequent to removal of Quantitative 
Restrictions (ORs) on imports, the Qovemment is closely 
nonitoring the imports of agricultural commodities and 
vhen the situation warrants, takes WTO compatible 
neasures to safeguard the Interests of fanners. These 
measures include suitable calibration of the applied rates 
vithin the bound rates. Remedial measures such as anti- 
lumping action. Imposition of countervailing action or 
safeguard action under specific circumstances provided 
indor the Agreement can also be resorted to. The import 
luties on a number of agrteultural products have been 
ncreased in the last 2 years to provide protectk>n to the 
woducers. The import of 300 sensitive items is constantly 
Tionitored by a Standing Group headed by the Commerce 
Secretary which suggests appropriate measures to 
■®9ulate imports and provide protection to the producers.

English]

Workers In Forel0n Countries

^ 1 .  SHRI T.T.V. DHINAKARAN: Will the Minister 
>• LABOUR be pleased to state:

(a) the number of workers who went abroad on 
contract employment during each of the last two years 
and current year;

(b) whether the number of workers going abroad are 
dwindling year after year;

(c) if so, the reasons therefor; and

(d) the steps taken to help the workers from being 
cheated by dubtous agents?

THE MINISTER OF STATE IN THE MINISTRY OF 
UVBOUR (SHRI MUNI LAIX): (a) The number of workers 
who went abroad on contractual employment after 
obtaining clearance from the Protectors of Emigrants, 
during the years 2000, 2001 and 2002 (up to 31.3.2002) 
are as under:—

2000

2001

2002

2.43 lakh 

2.79 lakh

80,063 (upto 31.3.2002)

(b) The above data do not indicate any decline in 
the number of workers going abroad on contractual 
employment.

(c) Does not arise.

(d) Sporadic complaints against dubious agents/ 
individuals are received from time to time. As and when 
such complaints are received the police authorities are 
requested to lodge First Information Reports and 
investigate. Furttier, with a view to curt) the activities of 
unscmpulous agents, detailed guktolines have been issued 
to the State Govemments/Unlon Territory Admlnistr«tk>ns 
for issuing necessary instructions right down to the poik:e 
station level to maintain strict vigil against nefarious 
activities of unscrupulous agents and register cases 
against them.

Ramming of Aircraft Into a Cottage at IQI Airport

4442. SHRIMATI SHYAMA SINGH:
SHRI A. BRAHMANAIAH:

Will the Minister of CIVIL AVIATION be pleased to 
state:

(a) whether an Indian Airlines A-300 AirtMJs rammed 
into a cottage on the edge of the ninway at IGIA on 
March 8. 2002;
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(b) if 80, the details thereof alongwlth the reasons 
therefor,

(c) whether the Government have fixed any 
responsibility;

(d) if so, the details thereof; and

(e) the steps taken by the Government to avoid such 
incidents in future and to ensure proper implementation 
of safety rules at all the airports?

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) On the night of 7/8 March, 
2002, an Indian Airlines Airbus A-300 aircraft, VT-EFW, 
alter routine malrttenafKe check, while being taxied from 
the engine run*up bay to the dontestic operational area 
had a low speed impact with Airport security wall.

(b) The details of the damage suffered by the aircraft 
are as under—

1. The Nose Landing Gear got detached and It 
pierced through the bottom skin of fuselage causing heavy 
damage to it.

2. Both the Engines, Nose Cowl, Fan Blades, Fan 
Cowls and Thrust Reverser Cowls etc. were also badly 
damaged.

(c) An enquiry into this incident was ordered by 
Directorate General of Civil Aviatkm (DGCA) and the same 
has been completed. Persons whose failure caused this 
incktont have been klentified. However, the lk:ence of 
the Shift Engineer in-charge was immediately suspended.

(d) The cause of the incident has t>een attributed to 
non adherence to standard procedure and not following 
the lakl down requirement by some staff members.

(e) A number of recommendations have been made 
by the inquiry officer, compliance of whk:h will help in 
preventing recurrence of such incidents.

[Translation]

Scheme for Development of Agricultural 
Universities

4443. SHRIMATI JAS KAUR MEENA: Will the 
Minister of AGRICULTURE be pleased to state:

(a) whether the Government are formulating any 
scheme for the development of Agrteultural Universities 
in the country and modernisation of education in these 
Universities;

(b) If so, the details thereof;

(c) the amount proposed to be altocated for tlw 
purpose to each Agricultural Unlvereity;

(d) whether any amount was allocated for the 
development of Agricultural Universities during the Ninth 
Five Year Plan; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) and (b) Yes, Sir. There is an on-going scheme on 
Development & Strengthening of State Agricultural 
Universities under whk:h a need based support is provided 
for strengthening and modernisation of educational 
programmes in the country.

(c) Between Rs. 5 to 7.5 crores is being proposed 
to be alk)cated to each State Agricultural Univereity during 
Xth Five Year Plan. The allocation varies based upon 
number of institutions, types and strength of the 
programmes, intake and out turn of graduates etc.

(d) and (e) Yes. Sir. Ah arnount of Rs. 131.30 crores 
was allocated for the development & Strengthening cl 
Agricultural Univeraities during the IX Five Year Plan 
period.

Production and Export of Minerals and Metals

4444. SHRI THAWAR CHAND GEHLOT; Will the 
Minister of COAL AND MINES be pleased to state:

(a) the details of production of minerals/metals 
partk:ularly Gold, Silver and Bauxite in the country since 
1998, year wise;

(b) the details with regard to their export during the 
said period;

(c) the profit earned therefrom during the said pe riod ;

and

(d) the progress made in respect of expanston ol 
companies of the Department of Mines and exptoration 
of new reserves of minerals?

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD):
(a) and (b) The details of production and export of 
Bauxite, GoM & Silver from 1998-99 to 2000-2001 ar« 
given in enclosed statement-1.
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(c) Information relating to profit earned from 
pioduction and exports of these minerals/metals is not 
centrally maintained.

(d) The progress made in respect of expansion of 
the companies including exploration and exploitation of 
minerals (gold, silver and t»uxite) under Department of 
Mines is given in the enclosed statement-ll.

Stetomenf-/

(a) Details of production of Bauxtte, Gold & Silver from 1998-99 to 2000-2001 are as follows:

Value in Rs. *000

Mineral/Metal Unit of Qty. 1998-99 1999-2000 2000-2001 (P)

Qty. Value Qty. Value Qty. Value

Bauxite Tonnes 6609525 1216754 7049943 1301311 7893110 1551386

Gold Kg. 2683 1726935 2586 1557613 7554 3388509

Primary Kg. 2178 1511063 2153 1375076 2022 971324

By-product Kg. 505 215872 433 182537 5532 2417185

Silver Kg. 55409 435778 53641 430210 64684 497567

(P) : Provisional

(b) Exports of these minerals during the period from 1998-99 to 2000-2001 Is given below:

Vakie in Rs: 000

Mineral/Metal Unit of Qty. 1998-99 1999-2000 2000-2001 (P)

Qty. Vakie Qty. Value Qty. Value

Bauxite
Gold
(Non­
Monetary
and
monetary)

Tonnes
Kg.

98943 241391 596802
239

302723
86686

1248178 1250727

Silver Kg. 2996 20767 601 1428 1497 3233

StatmnanMI

Major PubOc Sector Project under the Deplt. of Mines 

Praiect under ImphmeiMUon of Netionet Mjmlnlum Convwiy

1.

2.

Expansion of Bauxite Mines 

Expansion of Alumina refinery

Capacity of 24 lakhs tonnes per year (TPY) has been expanded to 
48 lakhs TPY in OecemtMr, 1999.

(1) Capacity of 8 lakhs TPY has t>een expanded to 10.50 lakhs TPY 
in December, 1999.
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3. Expansion of Aluminium Smelter

4. 7th Unit of Captive Power Plant

5. 8th Unit of Captive Power Plant

(2) The expansion of capacity from 10.50 lakhs TPY to 15.75 laldis 
TPY has been completed in March. 2001.

Existing capacity of 2.30 lakhs TPY is being expanded to 3.45 lakhs 
TPY. The project is likely to be completed in November, 2002.

Existing capacity of 720 MW is being expanded to 840 MW Project 
which is likely to be completed in September, 2002.

Government has approved expansion of capacity from 840 MW to 
960 MW In Feb., 2001. The project is to be completed within 48 
months from the date of approval.

lEnffttsh]

Tobacco Cultivation

4445. SHRI K. YERRANNAIDU: Will the Minister of 
AGRICULTURE be pleased to state:

(a) whether the Government propose to discourage 
tobacco cultivation and encourage growing altemate crops 
and help the fanners; and

(b) if so, the steps taken by the Government in this 
regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) and (b) The Government does not have any scheme 
for promoting cultivation of tobacco crop in the country,' 
and the farmers are being advised by Indian Council of 
Agricultural Research system the altemative crops which 
can be grown.

[Translstlon)

Persons Registered with 
Employment Exchanges

4446. SHRI RAM PRASAD SINGH:
SHRI C.K. JAFFER SHARIEF:
SHRI SHIVAJI MANE:

Will the Minister of LABOUR be pleased to 
state:

(a) the number of persons (educated, uneducated, 
handicapped men and women, SCs, STs and OBC)

registered with each employment exchange during the 
last three years as on March 31, 2002, State-wise;

(b) the number of said persons provided employment 
during the said period. State-wise; and

(c) the steps taken by the Govemment to clear the 
backlog?

THE MINISTER OF LABOUR (SHRI SHARAD 
YADAV): (a) Available information relating to number of 
educated, uneducated, handicapped, men and women, 
SCs, STs and OBC job-seekers, all of whom are not 
necessarily unemployed, who were on the Live Register 
of employment exchanges as at the end of 1997, 
1998 and 1999 is furnished in statement-1, II & III 
respectively.

(b) Number of placement effected by the employment 

exchanges each year during the period 1997, 1998 
& 1999 is furnished in statement-1 V, V and VI 
respectively.

(c) The approach of the Tenth Plan focusses on 
providing gainful high quality employment to the additions 
to the labour force and it is listed as one of the 
monitorable objectives for the 10th Plan and beyond. The 
growth strategy of the 10th Plan wouki lay emphasis on 
rapid growth of those sectors whfch are likely to create 
high quality employment opportunities and deal with the 
policy constraints which discourage growth of emptoyment- 
Particular attention 'would be paid to the policy 
environment influencing a wide range of economic 
activities whk:h have a targe employment potential.
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Statament-I

Number of job-seekers on the Live Register of Employment Exctianges as on 31.12.1997

(in thousands)

S.
No.

SlittAJnion
Tanilnto

Edueited Uneducated Physicaly
1 -------*nwKKBppQQ

Men ffOfnen Sdieduled
Cette

Sdwduled
TiIm

Other
DiOKWUV
CteSSM**

1 2 3 4 5 6
"IP

7 a 9 10

(A) STATES

1. Andhra Pradesh 2026.9 1060.6 473 2489.6 597.9 5424 82.9

2. Aumachat Pradesh 2.0 8.8 0 7.1 3.7 02 5£

3. Assam 9252 5493 44 1136.1 338.9 81 £ 146.1

4. Bihar 2386.8 9645 17.0 3094.9 2564 459.7 248.6

5. Goa 81.8 272 1.1 72.9 36.0 1.7 -

6. Qujarat 682J 259.8 164 8003 142.0 2004 945

7. Haryana 504.0 283.1 83 643.7 1434 1355 0

8. Himachal Pradesh 552.9 165.4 65 508.9 2094 1353 202

9. Jammu & Kashmir 64£ 99.9 03 138.2 265 75 03

10. Karnataka 1219.2 6124 23.1 1425.8 4053 2394 472

11. Kerala 28313 7005 28.7 1612.7 1919.1 4025 175

12. Madhya Pradesh 1932.2 4452 26.1 2011.8 365.6 3215 2415

13. Maharashtra 2904.9 1018^ 28.9 31W3 760J0 573.1 139.1

14. Manipur 2064 111.7 14 233.8 843 25 874

15. Meghalaya 185 15.9 0.1 203 13.9 04 27.1

16. Mizoram 30.9 37.0 0.1 48.9 19.0 - 67.9

17. Nagaland 13.9 7.8 0.1 157 6.0 02 20,9

18. Orissa 738X) 2393 9.9 796X) 1813 1424 915

19. Punjab 3804 2002 93 436.9 143 >6 1694 e

20. Rajasthan 597.9 275.9 193 7813 91.9 132 A 63 i}

21. SikWm* - - - - - - -

22. Tamilnadu 27462 1149.9 523 2618̂ 6 12775 756̂ 6 9j6
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1 2 3 4 5 6 7 8 9 10

23. Tripura 704 142.1 2.6 1403 71.7 152 17.9

24. Uttar Pradesh 2011J 6853 253 2407.2 289.6 522.0 113

25. West Bengal 33334 2405.6 54.2 44324 1306.6 557.9 109.7

(B) UNION TERRITORIES

26. Andaman & Nicobar Islands 8.6 164 02 16.2 8.9 - 0.7

27. Chandigarh 76J0 48.7 0£ 1053 18.9 294 0.1

28. Dadra & Nagar Haveli 13 4.2 0.1 3.9 1.6 0.2 0.9

29. Delhi 839.9 2575 6.1 837.0 2605 185.6 27.7

30. Daman & Diu 2.0 35 D.1 4.2 13 04 02

31. Lakshadweep 1.7 7.1 0.1 65 23 - 64

32. Pondicheny 90,6 53.9 14 953 49.2 104 0

Total 27282 JO 11857.9 392.6 30107.2 9032.7 5626.0 1586.6

Not*: *No wnployment axchang* is functioning in this State, Rgures may
0  FIgurm I«m than fifty
•NH
"information In raapact of OBC is not avaiialii* for the year 1997

not add up to total due to rounding off

Stat»mer,t-n

Numbsr of job-seekers on the Live Register of Employment Exchanges as on 31.12.1998

(In thousands)

8 . StMeAMcn 
No. TanikNiN

EducaM Unoducaiwl Ptiysicaly
Hindceppsd

iyien Women SCtMdUlMl
Casio

SdMduisd
Tiitw

OttMT
Badnwid
OatM*

1 2 3 .4 5 6 7 B 9 10

(A) STATES

1. Andhra Pradesh 2 0 2 2 a 11843 53.2 25564 650.1 5693 1025 1045.7

2. Aumachal Pradesh 3.1 10.6 9 95 4.2 0.2 54 0.1

3. Asaam 9325 5563 44 11543 335.0 91.7 152.7 126.1

4. Bihar 2482.8 827.2 17.4 30255 284 5 4152 2433 575.1

S. Qoa 83.2 28.6 1.0 74.2 37.6 13 - 4.1
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1 2 3 4 S e 7 B 9 10

6. Gujarat 698.7 244.6 174 8043 139.0 199.2 101.1 6.0

7. Haiyana 5625 257.6 94 6713 1483 1323 e 83

8. Himachal Pradesh 4945 300.9 72 556.0 2394 1463 213 383

9. Jammu & Kashmir 722 92.6 0.7 138.0 263 73 2.2 04

10. Karruitaka 12175 595.2 24.1 13943 4173 249.1 68.7 41.9

11. Kerala 2749.1 923.0 29.9 1662.1 2010.0 413.1 22.0 1152J

12. Madhya Pradesh 2026.2 520.9 28.7 2128.1 419.1 338.6 264.6 2524

13. Maharashtra 3044.2 1058.9 303 3287.2 815.9 592.9 1382 667.1

14. Manipur 2183 1164 15 2434 913 24 94.2 O

15. Meghalaya 18.9 145 0.1 193 13.7 03 265 0.2

16. Mizoram 343 39.9 0.1 52.1 22.1 - 873 -

17. Nagaland 19.2 85 0.1 194 8.2 OJI 245 2.2

18. Orissa 7435 2274 10.1 7953 175.1 1463 92.2 14.9

19. Punjab 389.0 189.8 10.1 434.7 144.1 173.7 0.2 4.1

20. Rajasthan 622.2 269.0 193 7944 963 134.7 66.7 56.7

21. Sikkim* - - - - - - - -

22. Tamilnadu 2852.8 1323.0 56.1 2783.6 1392.1 8494 83 14063

23. Tripura 1095 136.8 2.7 1543 915 17.1 19.1 0.6

24. Uttar Pradesh 2007A 630.7 27 A 2359.0 2795 512.9 125 9X)

25. West Bengal 3350.0 2374.7 54.6 4396.6 1328.0 579J 1153 38.2

(B) UNION TERRITORIES

26. Andaman & Nicobar Islands 8.6 184 0.2 175 95 - 0.7 -

27. Chandigarh 59.9 505 03 92.7 17.7 27.7 0.1 0£

28. Dadra & Nagar Haveli 1.2 4.8 0.1 43 1.7 0.2 0.9 -

29. Delhi 869.0 259.2 63 8504 277 3 186.7 26.9 113

30. Daman & DIu 35 25 0.1 45 15 05 05 -

31. Lakshadweep 1.7 Ih 0.1 63 25 - 64 -

32. Pondlcheny 90^ 26.0 M> 715 45.1 104 O -

Total 27788.9 12300.7 4153 305635 9526.1 57994 1705.6 54634

-NM

— oiii^ymom exi 
IMS than fifty

this Slat*. FIgufw may not add up to total dua to roundina off
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Number of Job-seekers on the Live Register of Employment Exchanges as on 31.12.1999

Statement-lll

(in thousands)

8. StataAJnlon Educated Unwkicattd Physically Men Women SchaduM SdMduled Other
No. Tenttoriee Handcapped Casla Tribe BadoMnt

1 2 3 4 5 6 7 6 9 10

(A) STATES

1. Andhra Pradesh 2552.6 673.1 61.6 25355 6902 5923 1065 9303

2. Aumachal Pradesh 2.9 13.0 0 IIX) 4.9 03 64 02

3. Assam 1045.6 444.7 45 1162.9 3274 925 162.0 1743

4. Bihar 2416.1 763.8 18.6 2913.9 266.0 375 A 2275 6693

5. Goa 795 27.0 1.1 70A 35.6 2.0 - 4.9

6. Gujarat 654.1 2823 18A 793.7 142.7 1964 93.9 8.9

7. Haryana 618.6 191.9 105 6593 1512 144.9 • 1.7 7.9

8. Himachal Pradesh 539.2 321.0 7.9 590.6 269.6 155.6 232 35̂ 6

9. Jammu & Kashmir 78.0 84.5 0.8 137£ 24.7 8.0 24 05

10. Karnataka 1265.8 625.6 26.9 1450.9 4405 2663 624 512

11. Kerala 30833 8005 34.9 1742 A 21412 4205 254 1323.7

12. Madhya Pradesh 20393 5783 29 A 21732 4444 346.7 2805 2713

13. Maharashtra 3066.0 11155 32.7 3326.6 854.9 6052 1403 712.7

14. Manipur 2813 1043 1.6 282.1 1035 5.9 1135 02

IS. Meghalaya 19.6 165 0.1 21.0 15.1 02 28.7 02

16. Mizoram 433 503 0.1 643 283 - 76.9 -

17. Nagaland 20.0 155 0.1 27.0 85 02 34.9 0

18. Orissa 756.6 233.7 104 8123 178.0 1492 95.7 31.6

19. Punjab 369.1 181.0 103 410.7 1394 1664 02 53

20. Rajasthan 593.7 246.2 21.7 7453 94.6 ' 1254 643 623

21. Sikkim* - - — - - _ — -
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1 2 3 4 S 6 7 e 9 10

22. Tamllrtadu 27953 15725 61 X> 28803 14875 965.9 115 2133.1

23. Tripura 98.2 187.6 23 177.1 108.7 435 38^ 1.9

24. Uttar Pradesh 1994.9 590.2 28.7 23283 2563 4964 123 330.7

25. West Bengal 3265.7 23355 61.6 42323 13684 6055 120.1 63.1

(B) UNION TERRITORIES

26. Andaman & Nicobar Islands 85 193 04 18.0 9.9 - 0.7 -

27. Chandigarh 62.7 42.7 1.0 77.8 27.6 27.6 0.1 0.7

28. Dadra & Nagar HaveU 1.2 2.9 0.1 23 1.2 0.2 0.9 -

29. Delhi 813.2 142.1 69 699.0 2563 1434 25.0 16.8

30. Oaman & Diu 3.6 3.1 0.1 5.1 1.6 05 05 -

31. Lakshadweep 1.7 8.0 0.1 7.1 2.6 - 6.4 -

32. Pondicherry 90.6 384 1.7 782 50.7 104 O -

Total 286603 11711.1 455.9 304383 9932.7 5948.0 17624 68384

Note: *No ecnptoyment •xchanga Is (unctlonino in this Statt, Figures may not add up to total due to rounding off
0  Figures less than fifty
•Nil

Statement-IV

Number placed In Employment By Ervployment Exchanges during 1997

S.
No.

SWMlMon
TtncMts

EduoM
fn

ttouMndi)

UmducMd
fin

VnuHnk)

pnysicBiy
Hml-
rfypffj

(In ackJil numbM)

Man
(h

IhouMndi)

WoRMn
(m

twuHn̂

SdMduM
Chm
(m

Ihounndi)

SchKUid
TfiM
(in

tfiommdi)

09m
BMtnmid
amm

•*

’ 2 3 4 S 6 7 6 9 10

(A) STATES

1. Andhra Pradesh 53 12.6 433 13,1 43 2£ 0.9

2. Aumachal Pradesh 0 - - O e O C

3. Assant 03 2.7 12 2.6 04 0.1 02

4. Bihar 0.8 6.1 4 63 0.1 05 2JS

5. Goa 04> 1.1 54 13 04 0.1 -

6. Qujarat 342 31.1 456 58.6 6.7 3.0 6.8
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1 2 3 4 S 6 7 8 9 10

7. Haryana 44 133 83 16.4 13 2.2 0

8. Himachal Pradesh 3£ 0.1 26 3.0 0.9 0.7 0.2

9. Jammu & Kashmir 0 0.1 - 0.1 e 9 0

10. Karnataka 11X) 15.9 547 17.6 93 1.1

11. Kerala 17.0 1.2 650 93 8.9 0.9 0.1

12. Madhya Pradesh S.1 3.7 144 7.6 1.2 15 2A

13. Maharashtra 13X) 75 450 15.9 45 4.0 13

14. Manipur 0.2 0.2 3 03 0.1 0 0.1

15. Meghalaya 0.1 0.1 3 0.1 0.1 0 0.1

16. Mizoram 0.2 0.1 - 03 0.1 - 05

17. Nagaland 0.1 - - 0.1 • 9 0.1

18. Orissa 63 2A 140 63 25 ^A 1.1

19. Punjab 1.6 H 81 33 05 13 -

20. Rajasthan 7.1 1.9 223 73 1.8 13 ■ 1.0

21. SIMtim* - - - - - - -

22. Tamilnadu 16/4 12.9 984 165 12.8 4.9 03

23. Tripura 0 • - 0 - e 9
24. Uttar Pradesh 4.0 53 70 8.1 13 2.8 0.2

25. West Bengal 

(B) UNION TERRITORIES

4.6 4.1 54 7.8 1.0 1.0 03

26. Andaman & Nicobar Islands - 03 - 0.2 0.1 - -

27. Chandigarh 03 OjS 11 05 04 0.1 O

28. Dadra & Nagar HaveH - 9 - 0 9 - -

29. Delhi 11.2 22 9.9 2A 0.2 0.1

30. Daman & Diu 9 O - O 9 9 -

31. Lakshadweep - 0.1 - 0.1 9 - -

32. Pondkihenry 0.1 0 - 0.1 0.1 - -

Total 137.9 137 i) 4450 213.4 615 32.6 195

Note; *No •mployment •xchano* to luncflonlna In ttils State, FIgurM maynotadduptotolaldueto toundino off •  Rgur«s toss tfwn fifty 
•l«l“ InfomwUon In raapwt of OBC to not aviMblc for th* yvar 1997
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Statrnnent’ V

Nunibw placed in Employment by Employment Exchangee during 1998

s.No.
SMiUnion
Twnlitw

EducaUd(inthoumto)
Uneducated

(Inthounndi)
Physically Handl- cappad (in actual numbac)

Men(Inthousands)
Women(inthousands)

ScheduledCasts(inthouaands)

ScheduMTdbe
(inthousands)

OtherBackiMrd
CtaM(ki tiouiindi)

1 2 3 4 5 6 7 8 9 10

(A)

1.

STATES

Andhra Pradesh 3A 72 142 73 33 13 03 1.7

2. Aumachal Pradesh 9 - - e e e 0.1 •
3. Assam 05 2A 2 24 03 0.2 0.2 OS

4. Bihar OA 12.6 12 123 03 03 13 OA

5. Qoa 0.9 0.2 15 0.7 04 0.1 - 0.1

6. Gujarat 28.9 383 249 61.7 5.7 2.9 33 0.1

7. Haryana 3.9 93 150 13.0 04 13 O 0.1

8. Himachal Pradesh 1.1 23 10 23 1.0 04 0.1 0.1

9. Jammu & Kashmir e 0.1 - 0.1 0 0 9 o

10. Karnataka 94 10.7 527 123 73 3.0 0.9 13

11. Kerala 10^ SA 716 83 77 13 0.2 63

12. Madhya Pradesh 33 23 99 4.9 0.9 2̂ 2.1 05

13. Maharashtra 10X) 5.2 287 12.1 3.2 33 13 23

14. Manipur 0 0.1 12 0.1 O - 0 C

15. Meghalaya 0.1 0.1 1 0.1 O 0.1 9

16. Mizoram 0.1 0.1 - 0.1 0 - 02 -
17. NagalarKi 0.1 9 - 9 0.1 - 0.1 O

18. Orissa 23 ^A 25 32 0.7 03 1.0 0.1

19. P u i^ 0.9 44 1.7 04 0.7 o 0.1

20. Rajasthan 3.9 ^A 191 33 13 03 04 0.6

21. Sikkim* - - - - - - - -

22. TamUnadu 9X) 9A 939 133 sx> 53 02 5.7

—
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1 2 3 4 5 6 7 8 9 10

23. Tripura 0.1 1.2 34 1.0 03 O O -

24. Uttar Pradesh 2S 5.2 50 72 03 1A 0.2 0.1

26. West Bei>gal 3.0 3.1 29 53 03 1.1 03 0.2

(B) UNION TERRITORIES

26. Andaman & Nicobar Islands - 03 - 0.1 0.1 - - -

27. Chandigarh 0.6 03 5 0.6 03 0.1 0.1

28. Oadra & Nagar Haveli - 0.1 - 9 0.1 - - -

29. Delhi 04 163 89 ISA 1.1 0,1 0.2

30. Daman & Diu 0.1 0 2 0.1 e 0 O -

31. Lakshadweep - 0.2 - 0.2 0.1 - - -

32. Pondlcherty - 0.1 - 0.1 0.1 - - -
Total 95.9 1374 3630 1913 42.0 263 12.8 203

Not«: *No aniployrrwnt exchange Is functioning in this State, Figures may not add up to total due to rounding off
•  Figures less than fifty
•NH

Statement‘ V!

Number placed in Employment by >£mpioyntent Exchanges during 1999

S.No. SliWUnlonTtrraVilM EductKd(mihousindt)
UiwkiciM(inihouMnds) Handi- cipiwd (h actual numbar)

Man(mHMuaands)
Woman(intwuaanits)

ocnBuunC«8tefmthousands)

OCTwUiQTribe (in thousands)
Other Backward Ctasses (k) tMuaandil

1 2 3 4 S 6 7 8 9 10
(A) STATES

1. Andhra Pradesh 4.9 SS 80 63 44 23 1.1 15
2. Amnachal Pradesh e - - • - O - 9

3. Assam 05 0.9 8 1.2 01 0.1 0.1 02

4. Bihar 0.2 V jS 1 11.7 0.1 0.9 3.1 ^2

5. Goa 04 - 8 03 0.1 0.1 - 0.1
6. Oujairat 34S 30.6 380 56.8 83 57 67 02
7. Haryana 2.1 5.0 28 6.6 05 03 O
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1 2 3 4 5 6 7 8 9 10

8. Himachal Pradesh 2.1 23 23 3.1 13 0.6 02 0.2
9. Jamnnu & Kashmir 0 • - 0 e 0 0 O

10. Kamataka 10/4 11.1 376 143 7.0 3.1 0.9 03
11. Kerala 14.9 73 1542 11.6 10.7 2J0 0.2 53
12. Madhya Pradesh 4A 14 43 3.2 0.6 OA 1.1 04
13. Maharashtra 93 63 183 123 3.1 2.9 1.1 23
14. Mansur - 0.1 1 0.1 • - C -
15. Meghalaya « 0.2 2 0.1 0.1 O 0 O

16. Mizpram 0.1 0.1 - 0.1 0.1 - 03 -
17. Nagaland o • - 0 0 - 03 -
18. Orissa 4A OA 66 3.6 13 03 1.2 0.2

19. Punjab 0.9 0.9 47 1.7 0.1 0.7 - 0.1

20. Rajasthan 3.8 1.1 138 3.7 1.2 0.9 0.6 0.6
21. Sikkim* - - - - - - - -

22. Tamilnadu 12.2 73 1051 103 93 33 0.1 83

23. Tripura 03 1.1 55 OS 0.6 e o -

24. Uttar Pradesh ^A 2.7 22 33 03 1.1 o 0.1
25. West Bengal 82 5.2 128 10.6 2.7 23 Oj6 03
(B) UNION TERRITORIES

26. Andaman & Nksobar Islands - 0.6 - 04 0.2 - - -

27. Chandigarh 03 0.2 4 03 0.2 0.1 0 O

28. Dadra & Nagar Haveli - O - 0 - - - -

29. Delhi 03 5.0 19 43 03 • e •

30. Daman & Diu • • - • O 0 • -

31. Lakshadweep - 0.1 - 0.1 • - - -

32. Pondteherry - 0.2 - 0.1 0.1 - - -

Total 115.6 107.7 4205 1683 53 X) 28.6 17.6 24.2

’No •mploymant •xch an g t lunctlonlnB m thh Sttt*. RgurM m«ynrtadduptotoWdu*to rounding off
•  less man my
-N«
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[English]

State Agrieultura Policy

4447. DR. N. VENKATASWAMY: Will the Minister of 
AGRICULTURE be pleased to state:

(a) whether the State Governments have approached 
the Union Government for framing their own State 
Agriculture Policy:

(b) if so, the details thereof;

(c) whether the Government are aware that the 
Govemment of Andhra Pradesh has announced its own 
Agriculture Policy; and

(d) if so, the details thereof and the reaction of the 
Union Govemment thereon?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) to (d) Information Is being collected and will be laid 
on the Table of the Sabha.

Financial Asaletance to Karnataka

4448. SHRI R.L. JALAPPA: Will the Minister of 
AGRICULTURE be pleased to state;

(a) whether the Karnataka Govemment has sought 
additional financial assistance under calamity relief fund 
due to loss of crops owing to hail stonn during the recent 
off season rains in Karnataka;

(b) if so, the estimated loss of crops and the districts 
affected therefrom; and

(c) the amount of additional assistance sanctioned 
by the Govemment?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) to (c) The Govemment of Kamataka had submitted a 
Memorandum seeking assistance from the National 
Calamity Contingency Fund (NCCF) in the wake of 
hailstorm of January, 2002. The State Govemment 
infoimed that the hailstomn affected 7 districts, viz. Bidar, 
Bijapur, Chltradurga, Gulbarga, Koppal, Raichur and 
Tumkur, causing damage to cropped area in about 0.32 
lakh ha. The entire Central share of Rs. 58.72 crore

under Calamity Relief Fund (CRF) for 2001-02 was 
released to the State for undertaking necessary measures 
in the wake of natural calamities including hailstonn. in 
response to the Memorandum submitted by the State 
Govemment, an Inter-Ministerial Central Team visited the 
State recently for assessment of the situation. The 
questk}n of assistance from the National Fund is under 
process.

Theft of Artefact* from A8 I Monuments

4449. SHRI NARESH PUGLIA: Will the Minister ol 
TOURISM AND CULTURE be pleased to state:

(a) whether attentton of the Govemnrant has bmn 
drawn to a news-ltem under the caption "ASI sleepers 
over stolen idols, more security at sites’ appearing in 
‘Indian Express' dated March 14, 2002;

(b) if so, whether a large number of artefacts have 
been stolen from monuments protected by the 
Archaeological Survey of India (ASI);

(c) if so, the details thereof; ‘

(d) the circumstances under which artefacts were 
stolen;

(e) whether an inquiry has since been made and 
responsibility fixed; and

(f) the steps taken to step up security at the sites 
protected by the ASI?

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) Yes, Sir.

(b) and (c) Infomiation in this regard for the last 
three years is given in the statement.

(d) A variety of factors including Inadequate polk» 
cover in remote areas, inability to provkle watch and 
ward in each monument and poor communk»tion facilities 
have encouraged the thefts.

(e) Action taken has been indicated in the enctosed 
statement.

(f) Armed Guards in addltk>n to private security have 
been deployed at the selected centrally protected 
monuments and museums under the ASI.
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StatBrmnt

Th0 number of thefts cases during ttw last three years (StMe-wise from 1st January, 1999 to (tf/ date)

). Nanw of 
to. State

Nanne of 
Monuntent/Sites & 

the cKstrtct

Description of 
the O t ^

Date of 
theft

Status of 
the Case Action Taken

2 3 4 5 6 7

Andhn

•do-

-do-

Bihar

Gujarat

Qanditwta Fort, 
Qandikota, District 
Cuddapah

Gandii(ota Fort, 
Qandikota. District 
Cuddapah

From the 
oompouna or 
Muaeum building, 
Ghantasala, DisIL 
Krishna

8h.
Bhavanarayanaswa 
my tampis, Bapatla 
district Quntur

Jain temple 
Vaibhev HWs. 
Rajgir

Tomb of Princess 
Jahan Am, 
Nizamuddbi, N. 
DeM

Open Sky 
Museum, Patan, 
dKtrid Mshssra

Top portkm of 3.5.1999 FIR k)dged
metal kalasa
wHh crsscent
fixed on the top
of soutem minaret
of Great Mosque in
the fort.

Metal cnscenL 1.6.1999 -do­
lt is located 
atop the metal kalasa 
fixed on the northern 
minaret of the great 
mosque.

{Mutilated 27.11.2000 Recovered
statue of 
Buddha, Ume 
stone

Ume stone 
pillar with 
carvings of a 
five hooded 
snake and 
stupa motifs 
and inscriptkms

Three
sculptures
(1) standing 
Mahavir
(2) standing 
Mahavir
(3) Paiasnath

An ornamental 
Jade piece, 
1681 AO

4-5.2.2001 IFR k)dged

15.8.2001 RR kjdged 
and out of 
three, one 
has been 
recovered

13.09.1999 RR lodged

Two kWs 9.11.2001 -do-
(1) Standino 
Qweshe 

Brahma

Complaint Mgsi m  
the police

-do-

Caae was
rsgletered and
t-.--At--mv0»ii9ai6Q 
by SP. Ountur, 
no ckies found 
so far.

Under
inv68iigwion

Matter has 
been reported 
totheCBIfor 
inveetigalkin

EnquHy
oonductod
and

Monument attendants 
suspended.
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8. Kwnairta

9. -do*

10.

11. -do-

12. -do*

13. -do-

14. -do-

IS. -do­

le. -do-

17. -do-

18, -do-

BhogBfimdkmni 
tempia, Nandi, 
D id  Koter

Ruins of Hampi, 
OiMot. Baiaiy

Group o( tamplas, 
Bataihimr, diatrid 
Morana

Somnaih lampla, 
DuogBon, uitinci 
Katni

SNvTampla, 
Kadwaha, diMrlct 
Guna

Chauaatti Yogini, 
Bharaghal, d iitiio l

Jain group of 
tamplaa, BudN 
Chadnari, Dm.
Guna

JohMa tamplaa at 
Amafkanlaka,
Oiatrtd Shahdol

Mohai Mata 
Tampia, Tarahi,
Diatt. SMvpuri

SNva Tatnpla 
(Kakanmalh 
Tampia) at
Sunahia, Oiabict Morana

Inaida tha tample,
QaiN Suniaya at

^ » -I -«ourwiyi, ownci 
Shivpuii

Stona kalasa

Lower left
hand of Saaive kaki 
Qanaah

Carved stona 
aiab, 8-9th 
century

2.10.1999

9.7.2001

17.2.1999

Head of 22.8.1999
Vishnu
(stona), 1M2th cent.
AO Bust of Lakshml, 11th- 
12th Century AD; Mala Oelty 
probat)ly Vishnu, 11lh-12th 
Century AO; and A portion 
of door lamb containing a 
human ^ re , 11-12th 
Century AD

Seventeen 18.9.1999

sculptures, 
11th-12th 
Century AO

Four
sculptures

Head of
Tirthankar
(Shantinath)

Image of deity
probably
Vishnu

One sculpturs 
of Ganesha

One sculplute 
la . image of 
Apaam

73.2000

19.5.2000

8.9.2000

1S.9.2001

20.12JN01

1. Heads of 24.1.2002
both Imagaa of 
(jikshminatayan 
Z inxsd knags of Shrv4>an«ti

FIR lodged

-do-

-do-

-do-

FIR lodged

-do-

RR lodged, 
the cottcemad 
staff suspended &

-do-

Out of 
seventeen 
only four 
have been
recovered

Al the Four 
sculptuiM
have been recovered 

FIR lodged.

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-
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1 2 3 4 S 6
- j  --------

19. Madhya Pradesh Rukmani Math 
locally knoim as 
Ambabai temple, 
Kundalpur, Dlstrici 
Sagar

Standing 
couples o( Jain 
God and 
Qoddess

5.2.2002 RRtodged w  kxkiad. theI If 1 iVwwWwi MfW

conoemed staff 
suspended and
A-------- ■uWwQiTvQ

20. •do- Sculpturs shed. 
Qyamspur, District 
Vidlsa

1. He«l ot 
tomale
2. Icon of Jain 
Tirthankar Mahavir

2.3.2002 -do*

21. -do- Temples at 
Amartointaka, 
District Shahdol

Image of 
Vishnu

22.3.2C02 Recovered

22. Orissa Mahadev Temple, 
Pali, Olstt.
Kofba (Chhatisgait))

Three
sculpturas

26.6.2000 iW lodged rUnlllwnorn
vnpoaed on 
oorwOTMd staff as 
per enquiry report.

23. -do- Ungarej Temple, 
Bhutianashwar

Theft of 
jewsflê

5.11.2001 -do- The State 
Government of 
OriSM has referred 
the matlarto the 
State Crime Branch.

24. -do- Jagannalh Temple, 
Puri

T«vo idols
i. Madanmohan
ii. Naiayan

11.11.2001 One
reooversd 
i.e. tmadan mohw

-do-

25. Rajaslhan Sas-Bahu Temple, 
Nagda, dtotrict 
Udsipur

Two stone 
scutptufes of 
Suffisundari, 
first quarter of 
11th Century A.D.

30.1.1999 RR lodged An enquiry 
was
oondudad
and

■njlnnoncipNnaiy ■uRon 
was taiian againsi 
in8 oonotrnva mi*

26. -do- Ruins of Gartiganj, 
Atm, District 
Baran

Two stone 
female figures 
standhig spsaraaset

21.9.1999 -do- -do-

27. -do- Ancient Ruins and 
Stnwtural Remains. 
KrishnavHas,
District Baian

Two no. Jsin 
Tnthsnkats

24J.1999 -do- •do-

28. -do- Sas Bahu Temple. 
Nagda, DistL 
Udaipur

One stone
Surasundari
sculpkm

7.1.2000 -do- ■do

29. -do- Andant Mm and 
StructunI Remaint, 
Krishnavilas, 
district Baw)

F«ur armed 
■tandktg alone 
figure hoUng 
varadriesha. mongooae 
and kamandalu

7.1.2000 Reocwerad -do*
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1 2 3 4 5 6 7

30. Rajailhtn Ruira at Char 
Khamb* Tampte, 
KtWmavite, 
dMrtct Bwwi

Female dancer 31.1.2000 
and mucidan 
carved on a
stone. Four armed standing 

Four amwd standing Dikpala

An enquiry was 
conducted and 
disdplinaty actk>n 
was taken against 
the oonoemed staff

31. -do- 8a«-e«hu Temple, 
rwgoi, CHnnci 
Uddpur

Four bracket
ioiTmUO ngUiBS
from the 
ceiling of the 
Bahu sebhamandapa 
oi the temple

17.2.2000 -do- one 
sculpture 
has been 
recovered

-do-

32. -do- Mandtoehmr 
Temple, Aithune, 
Oistrici Banswam

One bradcet 
Female figure 
carved out on stone

3.3.2000 Recovered -

33. -do- Mwwiuoon jBin 
TempJe. 
Kumbhalgart), 
dMrid Rajawnand

One bruket 
female figure 
from the
oeMng of sabhamandapa

29.2.2000 Recovered -

34. -do- Andant Temple 

dMt. BNhmra

One stone 
sculpture of 
Bhairava

10.6.2000 -do- -do-

35. •do- Andent Ruine and 
Structural Remaini, 
KriehnavHae, dMt. Baran

Two sculptures 
or dwarapaias

20.5.2000 -do- •do-

36. •do- Old Temple near 

Jhahapatan, dMt. Jhalawar

Three
atone sculptures

28.6.2000 Recovered -

37. -do- Andent Ruhw and 
Stfuctuial Remaina,--- -»«- - -ll-AAfvnvviiviiM, otsn. 
Baran

Two no. stone 
sculptures of 
(Aratapala

11.11.2000 Recovered

38. -do- Andent Rulna 
Kalyanpw dM.
IM ^if

Three stone 
sculptures

21.12.2000 FIR Lodged -do-

39. -do- Kumbhalgart) Fort, 
ML Remand

One standing 28.1Z2000 
female figure hoktng a chid

-do- -do-

40. -do- Ashtamata temple, 
Badoll. DM. 
ChMaurgaiti

Two female 
flgutes caived 
on pHaatar

27.1.2001 -do- •do-

41. -do- 1 t T n n I aunanmwr lornpw, 
Bldla. DML 
BhHmra

One stone 
sculpture

24.2.2001 -do- -do-

42. -do- Andent Ruine and 
Stnictuial Remaina, 
KriehnavNaa, diett Baran

Broken head of 
Vishnu

10.11.2001 •do- . -do-
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1 2 3 4 5 6 7

43. Tamlnadu Jaysm Kondam, 
Aiiyalur, DistL

Image 01 Jaina 
of Tirthanlcara,

09.1.1999 Recovered —

44. •do- Fort R^ngudi 
Distt. Perembalur

Astoneidolof
Qanesttt

15.7.2000 FIR lodged Naoaaaary
action is In pngrsss

45. •do- Fort Museum, 
Chennai

Five medals in 
the gaiety IV in 
ttM museum

167.2001 FIR lodged •do-

46. -do- Siva Temple, 
VeHtalhapumm, 
dML Perambalur

Five brenzee Q2J.2002 FIR lodged! 
Vishnu
bronze recovered

•do-

47. Uttar
Pradssh

Skandgupt PUIar 
end excavated 
Remains, Bt̂ Hari, 
distt. Gazlpur

Stone
sculpture

24.07.1999 FIR lodged FIR lodged

48. -do- Haidm's House, 
Fatehpur SIlai 
Distt. Agra

Seven
ornamental red 
sandMone |ai. 
16th centuiy A.D.

31.6.1999 Recovered

49. UUaranchai Shiva Temple, 
Laidwmandal, 
Distt. Oeiiradun

Three 
acuiptuns 
from souMpure 
shed

2422001 FIR lodged FIR lodged, 
matter 
rsfensd to 
the CBI

50. -do- Rudramath
Temple.
Qopeshwar, dML ChamoK

Silver image 19.3.2002 Image
recovered

-do-

51. WMt
PnnrMlIMnQBI

Basudsv Temple, 
Baneeria, Distt. 
Hoogly

Six Tenaootta 
Piaquee

9.12.2000 FIR lodgsd Enquiry 
conducted, 
no official 
found guUty

52. Hjo- Basull Devi 
temple. Nanoor, 
Distt. Birbhum

image of
---•-»---goooBss
niahalrtlfhmlDisnatafcinnu

17.32001 FIR lodged •do-

53. -do- \j^  Temple wMhin 
RajiMui temple 
complex Kaine, 
DistL Baidhman

Idol 25.82001 Recovered

ImplwnMitatlon of Reform Proe«M In Mining 8«ctor

4460. SHRI 8 UBOOH MOHITE; Win MJntetor of 
COAL AND MINES b* pleased to state:

(a) whether the Government have prepared any plan 
tor the implementation of reteim process In the mining 
sector;

(b) If so, the details thersof;

(c) whether the Qovemment propose to provide 
infraslnjcture and poUcy support to State Qovemmsnts In 
mining sector

(d) H so, the details thereof; and
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(e) the measures adopted by the Government to 
attract more FDI In this sector?

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD):
(a) to (d) Implementation of reform process in the mining 
sector is a continuous process. Entry 54 of List-1 of the 
Constitution gives power to the Central Government for 
regulation of mines and mineral development to the extent 
to which such regulation and development under the 
control of union is declared by Parliament by law to be 
expedient in the public interest. Mines and Minerals 
(Development and Regulation) Act, 1957 has been framed 
by the Central Government under Entry 54 of Ust-I of 
the Constitution. Two basic rules namely Mineral 
Concession Rules, 1960 and Mineral Conservation and 
Development Rules, 1968 have also been framed under 
the said Act. State Governments grant mineral 
concessions and collect royalty and dead rent under the 
said Act and the Rules. National Mineral Policy (NMP) 
was announced in 1993 and the mining sector was thrown 
open for private investment. To give effect to the NMP 
extensive changes were made in the Act and the Rules 
in 1994 and thereafter also changes in the said Act and 
Rules are made wherever necessary in consultation with 
State Governments, mining industry, experts etc. 
Interaction meetings with State Govemments, Central 
Ministries/Departments and the Investors in the mining 
sector are held from time to time to malte the policy and 
procedure of grant of mineral concessions hassle free 
and investor friendly and to sensitise the various stalte 
holdeni about the refomi process. Conference of State 
Ministers of Mining and Geology and Tripartite meeting 
of Central Government, State Govemnwnts and Investors 
have recently been held on I4th July, 2001 and 12th 
November, 2001 respectively. Meeting of the Mineral 
Advisory Council (MAC) and Conference of State Ministers 
of Mining and Geology have been convened on 30.4.2002 
and 1.5.2002 respectively to take forward the refomts 
initiative.

(e) All proposals for foreign equity participation upto 
100 percent in the mining sector are now eligible for 
automatic approval, except for precious stones and 
diamonds, for which automatic approval for foreign equity 
participation upto 74% Is permissible and also except tor 
fuel and atomic minerals, for which a separate foreign 
direct investment policy appUea. In case of precious stones 
and diamonds, forei{^ equity upto 100 percent can be 
allowed by Foreign Investment Promotion Board (FIPB) 
on case to case basis.

Knapproved Irrigation Pro)«cta of Karnataka

4451. SHRI P.D. ELANQOVAN: Will the Minister of 
WATER RESOURCES be pleased to state;

(a) whether the Union Government are aware that 
Government of Karnataka has already executed several 
unapproved irrigation projects and is still executing many 
other unapproved projects to use the Cauveiy river water 
thereby causing water crisis in Tamil Nadu; and

(b) if so, the action taken by the Government In this 
regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) and (b) Irrigation being a State 
subject, irrigation projects including flood control and 
drainage are planned, investigated, funded, executed, 
operated and maintained by the States from their 
resources as per their own priority. The Planning 
Commission vide their letter dated November 30, 2000 
have informed the State Govemments that all mcyor and 
or multi-purpose and medium irrigation projects and flood 
control including drainage projects whteh have Inter-State 
ramifications will be subject to techno-economk: appraisal 
in Central Water Commission (CWC) and then approval 
by the Advisory Committee on Inigation, Flood Control 
and Multi-Purpose projects in the Ministry of Water 
Resources before the Investment clearance of such 
projects/schemes Is accorded by the Planning 
Commission. The Cauvery Water Disputes Tribunal in their 
Interim Order dated June 25, 1991 have directed the 
Government of Karnataka to release water from its 
reservoirs (both approved and unapproved) in Karnataka 
so as to ensure that 205 TMC of water is available in 
Tamil Nadu's Mettur Reservoir in a year from June to 
May. The Tribunal has further directed that the State 
Govemment of Kamataka shall not increase its area under 
irrigation by waters of the river Cauvery beyond the 
existing 11.2 lakh acres.

[Translation]

FacllHlcs to Mines Workers

4452. SHRI RAMSHAKAL: Will the Minister of 
LABOUR be pleased to state:

(a) whether the Government have made any 
an’angements for providing recreation facilities to mines 
workers;

(b) if so, the details thereof; and

(c) the amount spent for the puipoee during the last 
three years?

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL): (a) Director General Labour
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WeNare rune welfare schemes for recreation under ttie 
following welfare funds:—

1. Mica Mines Labour Welfare Fund Act, 1946

2. The Limestone & Dolomite Mines LatxHir Welfare 
Fund Act, 1972; and

3. The Iron Ore. Manganese Ore & Chrome Ore 
Mines Labour Welfare Fund Act, 1976.

(b) The details c4 rscrsational faciMies under the three 
welfare funds are given In the encloeed statement-i.

(c) The amounts spent for the purpose during the 
last three years Is given in the enclosed statenwnt-ll.

StatenwnN

Recreational Facilities under Wslfars Funds for Mins kVorfrers in Limestone. Dolomits. Iron Ore. Manganese Ore,
Chrome Ore A Mica Mnes

Qrant<in-aid for excurslon-cum*study tours mine 
workers.

Grant>in-aid to lOMC Managements for provision of 
Sports grounds.

Audio-visual sets and mobile cinema units. 

Television sets for mine workers.

Qrant-in-aid for setting-up of Community centre in 
the residential cotonles of mine workers.

Organisation of games and sports for mine workers. 

Organisation of games and sports for mine workers. 

Qrant-in-akl for organizing sodal/cuitural activities.

Buses for transportatton of Mines workers.

Holklay home at Puri for mine workers.

* Subsidy to mine management for purchase of Dish 
Antenna for mine workers.

Provkled on matching basis to mine managements subiect 
to a maximum of Rs. 10,00Q/-p.a.

On matching basis subject to a maximum of Rs. 300(V- 
in each case.

Reimbursement upto Rs. 20,000/-p.a. for fBm hire chargss.

Reimbursement of Rs. 10,000/- per ookxir eet and Rs. 
4000 per B&W set

Sum not exceeding Rs. 1 lakh for setting up of community 
centre payable to State Qovemment and Rs. 20,000/- for 
purchase and supply of colour T.V.

Rs. 10,000/- per tournament.

Rs. 20,000/- per tournament

Rs. 1000/-per event upto a maximum Imil of Rs. 7000/­
per annum.

Grant-in-akJ of Rs. 1.25 lakhs for normal bus and Rs. 
60,000/- for a mini bus with a maximum limit of 60% of 
the actual cost.

Eligtt)le mine workers visiting HolWay Home wM be paM 
journey expenses and sight seeing expenditures by 
cheapest & shortest means of conveyance (second dass 
Train fars/Bus fare) from work-ehed to HoHday Home, 
Purl & back for 3 days and for 30-40 persons at a time.

EHgOjIe mine management to be given subsidy of Rs. 
30,000/- or 50% of the actual cost whichever is less.

<nt-H

Amount spent on ‘BecrsaHon’

Fund 1999-2000 2000-2001 2001-2002
Limestone and Dotomite Mines Labour Welfare Fund 3215 3109 2961
Iron Ore, Manganese Ors and Chrome Ors Mines 
Lsbour Welfars Fund

2032 1806 1995

Mk» Mines Labour Welfare Fund 476 356 428

Total 5723 5271 5364
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[EnglMi]

PurehaM of Crops by NAFED

44S3. SHRIMATI HEMA QAMANG: Will the Minister 
of AGRICULTURE be pleased to state:

(a) the quantum and the amount of crops purchased 
by the Government under NAFED in Orissa during the 
last three years, crop-wise; and

(b) the quantum and the amount of crops proposed 
to be purchased in the conting year?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRt HUKUMDEO NARAYAN YADAV):
(a) The quantum and the amount of crops purchased by 
the NAFED under Price Support Scheme (PSS) in Orissa 
during the last three years are as under;—

Commodity Year Quantity 
Procured 
(in MT«)

Value 
(Rs. In Lalth)

Ground Pods 1999-2000 nil nil

2000-2001 156 18.70

2001-2002 427 58.93

(b) Under PSS, there is no quantitative ceiling for 
procurement. The procurement is made as and when the 
market prices fall below the Minimum Support Prioe (MSP) 
fixed by the Government and continues till the prices 
reach the MSP level.

Pending Irrigation Projects

4454. SHRI VAIKO; Will the Minister of WATER 
RESOURCES be pleased to state:

(a) whether the attention of the Government has been 
drawn to the news-ltem captioned Tow returns force 
private sector to desert Irrigation protects'' appearing in 
the 'Economic Times' dated March 24, 2002;

(b) If so, the facts and details thereof;

(c) whether Rs. 1,80,000 crores are required to 
com^te mi^r and nwdlum irrigation projects in the next

(d) M so. whether private sector is unenthusiastic 
about investing In this sector due to low returns;

(e) if so, whether some projects are languishing for 
lack of funds; and

(f) U so, the steps proposed by the Government to 
complete the projects as scheduled?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) to (c) Yes, Sir. As per the news 
item, Rs. 1,80,000 crores are required to complete major 
and medium irrigation projects in the next decade and 
the Private Sector is unenthusiastic about investing In 
the sector due to poor returns. However, Working Group 
on Major and Medium Inigatlon Programme for the Xth 
Five Year Plan, set up by the Planning Commisston has 
estimated that Rs. 71,062 crores would be required to 
complete all the Ongoing Major/Medium/ERM Projects 
spilling over into X Plan.

(d) Participation of Private Sector in irrigatton systems 
is an extremely complex subject for whk:h no single policy 
can be appropriate for all cases in a vast devetoping 
country like India. However, half of the irrigation potential 
created so far in the country has been achieved by 
harnessing ground water resources. About 90% of ground 
water development has been through fanners initiatives 
and self funded through National Bank for Agriculture 
and Rural Development (NABARD) and other co-operative 
Banks. Major and Medium Irrigation projects involve very 
large investments but low returns to the Govemment, 
which has hitherto been the investor, due to tow water 
rates. As such, no private investor Is coming fonivard as 
returns on such large investments are not commensurate 
with the risks involved.

(e) 146 Major, 205 Medium and 53 ERM Projects 
started in VIII or previous Plans have spilled over into X 
Plan mainly due to thin spreading of allocated resources.

(f) Concerned with such large number of projects 
spilling over into IX Plan, the Central Government 
launched Accelerated Irrigation Benefits Programme (AIBP) 
during 1996-97 for accelerating implementatton of ongoing 
irrigation/multi-purpose projects on which substantial 
progress has been made and which are beyond the 
resources capability of the State Governments and for 
other major and medium irrigatton projects which are in 
advanced stage of construction and couM yield irrigatton 
benefits in next four agricultural seasons. TiH March, 2002, 
Rs. 8480 crores has t>een released for 149 major & 
medium projects and about 2450 minor irrigatton schemes. 
20 major & medium projects have been reported by the 
State Governments as having been completed under the 
programme.

Milk Production aod Veterinary Inttltutlons

4455. SHRI K.P. SINQH DEO: WW the Minister of 
AGRICULTURE be pleased to state:
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(a) the total quantum of milk produced by each State 
during the last three years;

(b) whether the Qovemment have taken any steps 
to set up adequate number of veterinaiy Institutes in 
every State with a view to provMe adequate health care 
for the livestook; and

(c) If so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMOEO NARAYAN YAOAV):
(a) The quantum of mHk produced by each State for the 
last three years is given at statement-1.

(b) and (c) Animal Husbandry is a State subject and 
opening of Veterinary lnstitutk>ns is the responsibiflty of 
the States. Qovemment of India is not implementing any 
Central sector̂ Centrally Sponsored schemes to set up 
Veterinary Institutions in the States. The information on 
number of Veterinaiy Institutions in the States is given at 
Statement'll.

Production of MHk—1998-1999 to 2000-01-StatewiM
(000 tonnes)

S.No. State/UT 1998-99 1999-2000* 2000K)1*

1 2 3 4 6

1. Andhra Pradesh 4842 5122 S521

2. Arunachal Pradesh 45 45 455

3. Aesam 725 733 738

4. Bihar 3440 3740 3878

S. Goa 41 43 44

6. Gujarat 5059 5255 5317

7. Haryana 4527 4679 4845

S. Himachal Pradesh 724 741 760

9. Jammu & Kashmir 1232 1286 1037

10. Karnataka 4231 4473 4598

11. Kerala 2420 2673 2771

12. Madhya Pradesh 5442 5600 5806

13. Maharashtra S609 5706 5850

14. Manipur 65 67 69

15. Meghalaya 61 62 64

16. Mizoram 20 18 14

17. Nagaland 48 495 50

1& Orissa 733 847 875
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1 2 3 4 5

19. Punjab 7394 7700 7984

20. Rajasthan 6923 7260 7455

21. Sikkim 35 35 355

22. Tamil Nadu 4273 4574 4899

23. Tripura 76 49 51

24. Uttar Pradash 13618 14153 14840

25. West Bengal 3441 3465 3470

26. M N  Islands 22 23 24

27. Chandigarti 43 42 44

28. Daman & Oiu 8 10 10

29. D & N Haveii 1 1 1

30. Delhi 290 290 292

31. l.akshadweep 2 1 ' 1

32. PofKttcherry 36 36 37

AH India 75424 78779 81426

‘•ProvMorwl

StotenwnN/

Veterinary Imtltutiorts-StatewiM

(As on 31.3.1999)

S.NO. StataAJT Veterinaiy Vety. Vety.-AM Centra
Hospitals/ Dispensaries (Stockmen Centres/
PoVdintes Mot>ile Dispensariee

1 2 3 4 5

1. Andhra Pradeah 285 1808 2889

2. Arunachal Pradeah 1 93 169

3. Assam 26 434 1213

4. Bihar* 62 1154 3832

5. Qoa 4 26 52
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1 2 3 4 5

6. Quiarat 14 453 553

7. Haryana 553 857 751

8. Himachal Pradesh 334 1520 14

9. Jammu & Kashmir 195 146 460

10. Kamataica 244 803 2191

11. Kerala 278 831 22

12. Madhya Pradesh 772 2445 90

13. Maharashtra 31 1156 2134

14. Manipur 55 101 29

15. Meghalaya 4 59 79

16. Mizoram 5 40 101

17. Nagaland 4 27 133

18. Orissa 13 527 2937

19. Punjab 1261 1535 45

20. Rajasthan 1319 285 1276

21. Sikkim 12 25 58

22. Tamil Nadu 168 828 4649

23. Tripura 9 44 371

24. Uttar Pradesh 2044 2973 2720

25. West Bengal 110 612 1360

26. A&N Islands 10 8 41

27. Chandigarh 5 8 1

28. Dadra & Nagar HaveN 1 0 10

29. Daman & Diu 0 2 3

30. Delhi 48 24 1

31. Lakshadweep 2 7 7

32. PondicheiTy 3 14 4

All India 7872 1884S 28195

Soum: Stato Oaplls. of Animal HMtMncky-
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Irregularltie* In Indian Airlines

4456. SHRl A.P. JITHENDER REDDY; Will the 
Minister of CIVIL AVIATION be pleased to state:

(a) wtwther certain financial and other inegularities 
and misappropriation in the functioning of Indian Airiines 
have come to the notice of the Government recently:

(b) if so, the details thereof;

(c) whether the Government have ordered any probe 
into the malfunctioning of Indian Airlines; and

(d) If so, the outcome thereof and the follow up action 
taken by the Government thereon?

THE MINISTER OF CIVIL AVIATION (SHRl SYED 
SHAHNAWAZ HUSSAIN): (a) No. Sir.

(b) to (d) Do not arise.

Recovery of Loss by V.C.I.

4457. SHRl ARUN KUMAR: Will the Minister of 
AGRICULTURE be pleased to state:

(a) whether the Comptroller and Auditor General of 
India (CAG) in its Report No. 4 of 2000 (Civil) highlighted 
avoidable loes of money by the Veterinary Council of 
India by depositing money wHh HUDCO without either 
informing the Ministry or eneuring funds for the purpose;

(b) H so, whether his Ministry has conducted any 
inquiry into the matter;

(c) if so. the outcome thereof;

(d) whether there is any proposal to recover the loss 
sustained by the State from the erring officials; and

(e) if so, the details thereof and the action taken 
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRl HUKUMDEO NARAYAN YADAV):
(a) Yes, Sir.

(b) and (c) On receipt of the draft Audit Para, the 
Ministry enquired ttie facts from the Veterinary Council of 
India. The Council Informed that HUDCO has decided to 
revoke the canceHatton of allotment

(d) and (e) Since HUDCO has decided to revoke the 
cancellation of allotment, recovery of the toss is not 
proposed.

Assistance to Drought Affected States

4458. SHRl G. PUTTA SWAMY GOWDA:
SHRl VUAY KUMAR KHANDELWAL:
SHRl R.S. PATIL:
SHRl K.H. MUNIYAPPA:

Will the Minister of AGRICULTURE be pleased to 
state:

(a) the Central assistance sought by each drought 
affected States and the amount of assistance provkled to 
them so far during 2001-02, State-wise;

(b) whether the Governments of Karnataka and 
Madhya Pradesh have submitted proposals, for financial 
assistance to deal with the drought situation In the States;

(c) if so, whether the Union Government have 
sanctioned any anwunt as assistance to the States apart 
from States entitled for Calamity Relief Fund (CRF);

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRl HUKUMDEO NARAYAN YADAV):
(a) to (e) During 2001-02, the Governments of Andhra 
Pradesh, Bihar, Himachal Pradesh, Jammu & Kashmir, 
Karnataka, Madhya Pradesh, Maharashtra and Rajasthan 
reported drought situatton due to defkslent rainfall. The 
entire Central share of Calamity Relief Fund (CRF) for
2001-02 was released to Andhra Pradesh, Himachal 
Pradesh, Karnataka, Madhya Pradesh, Maharashtra and 
Rajasthan for undertaking necessary measures in the 
wake of natural calamities including drought For Bihar 
and Jammu & Kashmir, only 50% of Central share of 
CRF for 2001-02 could be released for want of some 
information/clarification from the State Governments. 
Memoranda for assistance from the National Calamity 
Contingency Fund (NCCF) were received from Andhra 
Pradesh, Bihar, Karnataka, Madhya Pradesh and 
Maharashtra and Central Teams were deputed to visit 
the affected areas in these States for assessment of the 
situation. No assistance from the NCCF was releaaed to 
Andhra Pradesh, Bihar, Karnataka and Maharashtra, 
keeping in view the nonrns and availability of funds under 
CRF. The case of Madhya Pradesh is under process.

[Transletion]

Production of Foodgrahis

4459. KUMARI BHAVANA PUNDLIKRAO GAWAU: 
WHI the Minister of AGRICULTURE be pleased to state:
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(a) the total production of foodgrains during 2001­
2002;

(b) wtwthor tt^  production of foodgrains ramainad 
tlie highest during the last three years;

(c) if so, the details thereof; and

(d) the crop-wise production of foodgrains in million 
tonnes during the above period?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YAOAV):
(a) to (d) The production of foodgrains in 2001*02 Is 
expected to be tfw highest during last three years. The 
details of production during last three years are given as 
under.

(Production in million tonnes)

Crop 1999-2000 2000-2001 2001-2002*

Rice 89.69 84i7 9075

Wheat 7637 68.76 73i3

Coarse Cereals 3034 31.62 33.10

Pulses 1341 10i7 1379

Foodgrains 209i0 195.92 211.17

*Third Advanc* EsUmatas as on 05.04.2002 

[Engliah}

Representation for Assistance to Kerala

4460. SHRI A.P. ABDUi±AKUTTY: Will the Minister 
of AGRICULTURE be pleased to state:

(a) whether the Government have received any 
representatives for assistance in agriculture sector during 
last one year from MPs, farmers etc. from Kerala;

(b) if so, the details thereof; and

(c) the action taken by the Governrnem thereon?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRKJULTURE (SHRI HUKUMDEO NARAYAN YAOAV):
(a) to (c) The M om i^on  is being collected and wW be 
laid on the Table of the House.

Inohision of Kanyakumari In Tourtam CIrculta

4461. DR. A.D.K. JAYASEELAN: WUI the MMaler of 
TOURISM AND CULTURE be pleased to state;

(a) whether Kanyalcumari is Hkely to be included In 
the six tourism circuits announced by Finance Minister;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) to (c) The Department of Tourism, 
Govemment of India proposes to develop six tourism 
circuits on annual basis in the country. The places would 
be finalised in consultation with the State Governments.

Working of Zoos

4462. SHRI PRABHUNATH SINGH; Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether no medical care for wild animals is 
available in zoos and zoo authorities do not give the 
animals the food of the quality that is prescribed to be 
given to them; and

(b) if so, the steps taicen to improve the working of 
zoos?

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) As per the lyipraisal carried out 
by the Central Zoo Authority on the health cars and 
upkeep of animals kept t>y Zoos In the country, out of 16 
large Zoos, which are required to have a minimum of 
two veterinarians for proper health care of aninwls, 7 
Zoos have only one Veterinarian. Eight medkjm and small 
Zoos do not have full time Veterinarian at aU. Periodical 
evaluation of the Zoos by the Central Zoo Authority has 
revealed that proper feeding schedules are being 
maintained. Quality of feed for the animals is checked 
regularly t>y the Veterinarian incftarge in the zoo and 
other authoriaed officials.

(b) The Central Zoo Authority has issued directhm 
in the concerned Stale Governments for taking remedial 
measures regarding posting of prescribed number of 
Veterinarians. Chairman of the Central Zoo Authority 
(Mintsler of Environment and Forests) has also written to 
the Cfilef Minlsten of concerned States for interventkm 
in this regard at their level.
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N«w Cooperative Poiiqr

4463. SHRI PRABODH PANDA: WM the Minister of 
AGRICULTURE be pleased to state:

(a) wtiether the Qovemment proposes to introduce a 
new Co-operative Policy,

(b) H so, the details thereof;

(c) whether the Qovenrunent also propose to introduce 
amendments to the Multi-State Cooperative Act; and

(d) U so, the details thereof and the stage at which 
the matter stands as on date?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YAOAV):
(a) Yes, Sir. The Central Government has already 
approved the National Policy on Cooperatives.

(b) The objective of the policy is to facilitate all­
round development of the Coc^ratives in the country. 
Under this policy, cooperatives would be provided 
necessary support, encouragement and assistance to 
enable them to work as autonomous, self-reliant and 
democratically managed institutions accountable to their 
members. The policy also seelcs to achieve functioning 
of cooperatives based on cooperative principles and 
values, reduction of regional imbalances, strengthening 
of cooperative education and training, professionalisation, 
ensuring greater participation of members in the 
management.

(c) and (d) After its approval by the Cabinet, the 
Multi-State Cooperative Societies Bill, 2000, replacing the 
Multi-State Coc^rative Societies Act, 1984, has been 
introduced in Lok Sabha on 24th November, 2000. This 
Bill is pending for consideration and passing of that 
House. The objective of the Bill is to remove the so 
identified restrictive provisk>ns in the existing Multi-State 
Cooperative Societies Act, 1964 and to provide full 
functk>nal autonomy and democratic management of the 
Multi-State Cooperative Societies. The Bill also seeks to 
Infuse professionalisation in the management of these 
instituttons.

[Translation]

Computer Scam In ICAR

4464. SHRI HARIBHAI CHAUDHARY: Will the 
Minister of AGRICULTURE be pleased to state:

(a) whether the case relating to scam In the purchase 
of computers in the Indten CouncU of Agricuttural Research 
(ICAR) has been dosed;

(b) if so, the details thereof and the reasons therefor

(c) the loss suffered by the Government due to the 
above scam; and

(d) the reasons for not fixing the responsibility in this 
regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) No, Sir. The case relating to purchase of computers 
in the ICAR has not been closed. The aUegatlona of 
irregularities In purchase of computers under NARP/NATP 
of ICAR Hqrs. are under investigatton by CBI and CBI's 
investigation report is awaited.

(b) to (d) Question Does not arise.

Commission to Promote Tourism

4465. SHRI HARIBHAU SHANKAR MAHALE: WIN the 
Minister of TOURISM AND CULTURE be pleaaed to state:

(a) whether the Government have set up any
commission to make changes in the policy formulated to 
promote tourism; .

(b) if so, the details thereof;

(c) whether the said commission has submitted its 
report of the Govemnwnt; and

(d) if not, the time by which the report is likely to be 
submitted?

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) No, Sir.

(b) to (d) Do not arise.

[English]

Revision of Baehawat Awnutl

4466. SHRI Y.S. VIVEKANANDA REDDY: WUI the 
Minister of WATER RESOURCES be pleased to stale:

(a) whether the tenn of Baehawat Award on sharing 
of rivers water expired in 2000;

(b) if so, whether the Government are considering its
revision; •

(c) if so, whether the consent of State Govemments 
have been sought In this regard;
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(d) if 80, the details thereof;

(e) whether the Qovemment have Introduced a single 
window clearance for inlgation projects which came into 
effect from October 1, 2002;

(f) if so, whether the Qovemment propose to fund 
irrigation projects under Accelerated Irrigation Benefit 
Programme; and

(g) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) to (d) As per the final order of the 
Kirshna Water Dispute Tribunal, at any time after 31st 
May, 2000, this order may be reviewed or revised by a 
competent authority or Tribunal. No request has been 
received so far from any of the party States for setting 
up of a new Krishna Water Tribunal under the Inter State 
Water Disputes Act.

(e) Yes, Sir.

(f) and (g) The Central Qovemment launched 
Accelerated Irrigation Benefits Programme (AIBP) during 
1996-97 for accelerating implementation of ongoing 
irrigation/multi-purpose projects on which substantial 
progress has been made and which are beyond the 
resources capability of the State Qovemments and for 
other major and medium irrigation projects which are in 
advanced stage of construction and could yield irrigation 
benefits in next four agricultural seasons.

Welfare Fund for Indian Overseas Workers

4467. SHRi G.S. BASAVARAJ: WttI the Minister of
I.ABOUR be pleased to stale:

(a) whether the Qovemment propose to constitute a 
Central Manpower Export Promotion Council to ensure 
that Indian workers abroad do not get a raw deal;

(b) If so, whether a Conference of Indian Welfare 
Offioers of Missions posted in Quif Countries was held In 
October, 2001; and

(c) if 80, the details of the agenda discussed?

THE MINISTER OF LABOUR (SHRI SHARAD 
YAOAV): (a) and (b) Yes Sir.

(c) During the contorenoe. deiaUed discuseione were 
held on (i) country reports, (ii) Issues relating to 
recnjitment (ill) various aspects Involved in emigraaon

clearance, (iv) effective control over unscrupulous agents, 
(v) trends in recmitment of labour, (vi) problems faced by 
Indian migrant wotfcers with their employers, (vli) issues 
relating to transpoitation of dead bodies of Indian woricers, 
(viil) welfare of Indian community, (Ix) consular Issues, 
(x) amnesty schemes, and (xi) computerisation of conaular 
labour win^.

[Tmnalatkm]

Betal CMltlvatlon

4466. SHRi BRAHMA NAND MANDAL: Will the 
Minister of AQRICULTURE be pleased to state:

(a) the States and districts where betal cultivation is 
undertisken;

(b) the number of farmers and traders engaged 
therein;

(c) whether the fanners and traders engaged In betal 
cultivatton are given any facilities by the Qovemment;

(d) If so, the detalis thereof and whether any research 
on betal cultivation has been carried out by the 
Qovemment; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YAOAV):
(a) The States and districts where betelvine cultivation is 
undertaken are given bek>w:

State District

1 2

Meghalaya ShUkmg, Tura, Baghmani, Jowal, 
Nonghpoh, Nongstoin

IMadhya Pradesh Jabalpur, Katni, Mandia, 
Narsinghpur, Sagar, Damoh, 
Panna, Chhatarpur, Rewa, Satna, 
Mandsaur, Neemuch, Ratlam, 
Qwalk>r

Orissa Puri, Baleshwar, Phulbani, 
Kendrapara, Koraput

Bihar SamasUpur, Pumia, Dartihanga

Andaman and 
Nteobar Islands

Andaman

PondicherTV There is no district level set up
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1 2

Andhra Pradesh East Godavari, West Godavari, 
Krishna, Guntur, Chittoor, 
Visakhapatnam, NeHore, Ananthpur, 
Cuddpah, Prakasam and Kumool

Gujarat Junagadh

Karnataka Dhaiwar, Tumkur, Uttara Kannada, 
Chickmagalur, Shimoga, Dakshin 
Kannada, Mysore, Bangalore 
(Rural)

Tamil Nadu Theni, Dharmapurl, Madurai, 
Thiruchirappalli, Ksnir, Cuddalore, 
Tanjore, Dindigul

West Bengal Midnapore East, Midnapore West, 
Howrah, Nadia, 24-Parganas 
(South), Hooghly

Mizoram Lunglei District, Aizawal district

Kerala Malappuram, Pathanamthitta, 
Koliam, Aiappuzha, Ernakulam, 
Thrissur, Thinjvananthapuram

Uttar Pradesh Lucknow, Barabanki, Sitapur, 
Hardoi, Unnao, Rae Bareilly

(b) No authentic estimates of number of fanners and 
traders engaged In betalvine cultivation and marketing 
are available.

(c) to (e) During 9Vt\ Plan the famiers engaged in 
betelvine cultivation were supported through establishment 
of demonstration plots by providing 25% of the input cost 
limited to Rs. 750/- per plot and promoting use of bio­
control agents against pest and diseases with financial 
assistance limited to Rs. 225/- per plot. Since 2001-2002, 
these Programmes have been merged with a Centrally 
Sponsored Scheme on Macro Management in Agriculture- 
Supplementing/Complementing the State Efforts through 
Worit Plans. The scheme provides flexibility to State 
Government to prioritize the crops and interventions as 
per the need. The research on ttetelvine cultivation is 
canried out by Indian Council of Agriculture Research 
under the All India Coordinated Research Project on 
Betelvine at nine centres. During 9th Plan an outlay of 
Rs. 452.58 lakhs was provided for research of betelvine. 
So far, 100 collections of betelvine types have been 
evaluated and catalogued; two varieties released one for 
South to grow under open oonditton and another for North 
to grow under-bareja conditions; crop production 
technologies worked out and I PM technology developed 
for control of dtoeases, pesta and nematodes.

[English]

Construction of Cyoione Rescue CentrM

4469. DR. NITISH SENGUPTA: WIN the Minister of 
AGRICULTURE be pleased to state:

(a) whether the Government had deckled to constnjct 
some cyclone rescue centres on the coastal areas of 
Tamil Nadu, Andhra Pradesh and West Bengal after the
Orissa Cyctone of 1999;

(b) if so, the details of such centres constructed In 
each State as on date, locattorv-wise;

(c) whether the said centres have also been 
constructed in West Bengal; and

(d) if not, the time by which these are likely to be 
constnjcted?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) to (d) It is primarily the responsibility of the State 
Governments to urKlertake ground level relief measures 
Including constaiction of cyctone slieitftiB. The shelters 
atong the coastline. There is no infonnatkwt regarding 
construction of cyclone shelters recently bi West Bengal. 
However, specific details are not available at the Central 
level.

Flood and Water Logging In Qanga Region

4470. SHRI JAGDAMBI PRASAD YADAV: Will the 
Minister of WATER RESOURCES be pleased to state 
the measures taken by the Government to tackle the 
problem of flood and water togging In Central Ganga 
Region particularly in Tal area?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): Flood Management being a State 
subject, fk>od control schemes inckidirtg schemes for water 
togging are planned, funded and executed by the State 
Governments themselves out of their own resources and 
as per their own priorities. The Central Government 
renders assistance that are technical, catalytical and 
supportive In nature.

The State of Bihar occupies the mhMIe portton of 
the Ganga t>asin. It is severely suffering from floods artd 
also drainage congestton In some areas. A number of 
steps have been taken to minJmtee the ftoods and water 
togging problems in the mkkfle Gangs region including 
the Tal areas.
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Qanga Flood Control Commission under 4m  Mlnisby 
of Water Resources has prepared cotnprettensive plans 
for flood management for oR the rivers causing floods in 
the Qanga basin and sent the same to the State 
Governments Including Bihar for implementation of the 
recommendation made therein. Up>titi now embankments, 
drainage channels, town protection woftcs and a number 
of anti-erosion schemes as well as non structural 
measures such as flood forecasting and warning system 
and raised platforms (for providing temporary Reiter 
during floods) have been taken up.

As regards water logging, about nine lakh hectare of 
land is suffering from the problem of watertogging in Bihar, 
out of whk:h about eight lakh hectare of land lies in 
North Bihar and one lakh hectare of land in the Mokama 
Tal area in the Central Bihar. It has been found, after 
study by various expert committees that out of nine lakh 
hectare, it would not tie economical to free 2.5 lakh 
hectare of land from waterlogging due to excessivs 
depression. Pislculture and other aqua-crops such as 
Makhana etc. have been suggested in these areas. Till 
now about 1.5 lakh hectare of waterlogged area has been 
freed from waterlogging as reported by Government of 
Bihar. Thus remaining 5.0 lakh hectare of land remain to 
be freed from the waterlogging.

In the Central Sector, a pilot scheme namely, 
“Improvement of Drainage in Mokama Group of Tals in 
the Kiul Harohar River System in Qanga River System’ 
estimated to cost Rs. 2.39 crore was also taken up during 
the year 2001-02.

Vacant posts In Labour Ministry

4471. SHRI AMAR ROY PRADHAN: Will the Minister 
of IJKBOUR be pleased to state:

(a) the names of posts lying vacant in his Ministry/ 
Departments and subordinate offices as on March 31, 
2002 akMigwlth the drte since when these are lying vacant 
category-wise;

(b) if so, the reasons therefor; and

(c) the time by which these are likely to be filled
up?

THE MINISTER OF LABOUR (SHRI SHARAO 
YAOAV); (a) to (c) The informatton Is being collected 
and win be lakf on the Table of the House.

fTrm nslation]

Pollution due to Qensets

4472. SHRI SUBODH ROY: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Government ars aware that due to 
increased use of gensets by commercial complexes 
tocated in the residents areas partkxHafly of Delhi, the 
environment Is being pofluted and the smoke emanating 
from these gensets is causing diseasee like T.B. and 
persistent Cough among the people; and

(b) if so, the steps taken by the Qovemment to check 
the sakJ pollution cauaed by the use of gensets?

THE MINISTER OF ENVIRONMOMT AND FORESTS 
(SHRI T.R. BAALU): (a) and (b) The smoke exhaust from 
the gensets could cause health impairments. The 
standards (or the emission nonns for the geneets have 
been worked out for notification under the Erwironment 
(Protection) Act, 1986.

[English]

Augmentation of Water Reeourcea

4473. SHRI A. NARENDRA: Will the Minister of 
WATER RESOURCES be pleased to state:

(a) whether the Government have formulated any 
schenfie for augmenting the water resources in the districts 
of various States facing drought every year,

(b) if so, the details thereof, State-wise; and

(c) the time by which the scheme is Hkely to be 
implemented?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) to (c) As per the study conducted 
by Central Water Commission during 1975-^ oevering 
99 districts in the country, an area of 51.13 square 
kikxneter lying in 315 Taiukas of these districts has been 
Mentifled to be drought prone. Water, being a State 
subject, schemes are planned, investigated, implemented 
and funded t>y ttie State Qovemments out of their own 
resourees and as per their own priorities. Since the 
beginning of planned development, 80 major and 381 
medium schemes whwh benefit the drought prone areas 
in these districts, fuHy or paitiaNy have t>een completed. 
Similarty, 91 ma}or and 91 medium schemes sre under 
construction. Another 23 ma)or and 29 medium schemes 
are under various stages of planning of Investigation by 
the States in these areas. State-wise details of the 
projects, t>enefiting drougtit prone areas is given In ttie 
enclosed statement. The time by which the schentes ars 
to be completed is dependent on the priority assigned to 
such schemes t>y the State Governments and the 
resources made available for these schemes. To help
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the State Governments in their efforts to harness water 
resources and accelerate creation of irrigation potential 
by early completion of ongoing schemes, Government of 
India has launched Accelerated Irrigation Benefits 
Programme (AIBP) since 1996-97. Under the programme, 
financial assistance in form of central loan is being 
extended to State Governments to help them complete 
the ongoing irrigation projects in a time bound manner 
so that the benefits could accrue at the earliest. National

Water Development Agency have also fom ûlated National 
Perspective Plan for water resourees developnwnt for 
meeting requirements of water, in water short areas of 
the country, which envisages interlinking various 
Peninsular rivers and Himalayan rivers for transfer of water 
from surplus basins to water deficit basins. The 
implementation of the link proposal woukJ depend on 
various factors like consensus among the States, 
preparation of detailed project report after completion of 
feasibility report and availability of funds etc.

Statement

Projects Benefiting Drought Prone Areas (State-wise)

Name of State Projects

Completed Ongoing New
Major Medium Major Medium Major Medium

Andhra Pradesh 5 47 8 4 8 1
Bihar 9 20 9 5 Nil♦ Nil

Gujarat 12 84 5 12 1 13
Haryana 5 Nil 6 Nil 1 Nil

Himachal Pradesh 3 Nil 6 Nil 1 Nil

Jammu & Kashmir Nil 1 Nil Nil Nil 1
Karnataka 6 32 13 15 6 Nil

Madhya Pradesh Nil 25 9 7 1 1
Maharashtra 10 80 19 26 Nit 4
Oriasa 1 4 1 1 1 1
Rajasthan 1 31 5 2 1 1
Tamil Nadu 11 29 Nit Nil NU

Uttar Pradesh 16 20 7 1 Nil Nil

West Bengal 1 8 3 18 * 3 7
Total 80 381 91 91 23 29
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D*v«iopin«nt of Tourism in Karnataka

4474. SHRI IQBAL AHMED SARADQl:
SHRI G. MALLIKARJUNAPPA;
SHRI SHASHI KUMAR:

Will the Minister of TOURISM AND CULTURE be 
pleased to state:

(a) whether the Government of Karnataka has decided 
to spend a sum of Rs. 120 crore in the coming years to 
upgrade tourism infrastrucutre in the State;

(b) if so, whether the Union Government have also 
agreed to provide financial assistance to the State 
Government for the purpose; and

(c) if so, the details thereof?

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) The Cabinet Sub-Committee on 
Tourism of the Government of Karnataka has 
recommended to take up the work of upgradation of 
tourism Infrastructure by improving the Hnk roads leading 
to tourism destinattons and upgrading the exisling facilities. 
The cost of the project is estimated at Rs. 125 crores. 
The allocatkin of budget and implementation in the matter 
lies with the State Government.

IPs, the ESI Corporation has bean raiaaaing funds at the 
rate of Rs. 600/- per IP family per annum. As par 
agreement with States, any expandRure above this ceiling 
is to be incurred by the respective State Government. As 
regards Delhi, the scheme is directly being run through 
the ESI Corporation.

(b) and (c) Yes, Sir. Amttira Pradeah has requaatad 
for enhancing the ceUing on medical care. The ESI 
CoiporatkMi has entrusted a study tor fixing a ceiling on 
medical care to the Indian Institute of Management, 
Ahmedabad.

Performance of Public Sector Food Procaaaing 
Induatriaa

4476. SHRI J.S. BRAR: Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased to state:

(a) the names of the public sector food procaaaing 
industries operating In the country and their compatitora 
in the private sector;

(b) whether put>llc sector food processing units ara 
running in profits;

(c) if so, the details of profits earned by them during 
2000-01 and 2001-02; and

(b) The Department of Tourism, Govt, of India 
provides financial assistance to the State Govemmenta/ 
UTs for the tourism-related projects finalised every year 
in consultatton with them.

(c) Does not arise.

Incraaaa In Calling of ESI

4475. SHRI N. JANARDHANA REDDY: Will the 
Minister of LABOUR be pleased to state:

(a) whether the ESI Corporation has been relaaaing 
Rs. 26.61 crores to the State of Andhra Pradesh O Rs. 
600/- per Insured Person (IP) per year whereas in Delhi 
the ESI sanctioned Rs. 1200/- per IP per year;

(b) if so, whether the Government have recehwd any 
request from Andhra Pradeah to increase the ceiling 
amount for provkling battam medical facilities to wotkeiB; 
and

(c) if so, the actkm taken by the Government In this 
regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LAU): (a) As per the number of

(d) the steps taken to establish more economkMlly 
viable food processing units and to revive aick units?

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (PROF. CHAMAN 
LAL GUPTA): (a) At present there is no public sector 
undertaking under the administrative control of Ministry of 
Food Processing Industries after tranafer of North Eastern 
Regional Agricultural Marketing Corporation Limited 
(NERAMAC) to Department of Development of North 
Eastern Region.

(b) to (d) In view of (a) does not arlae.

[Translation]

Air Cargo at Patna

4477. DR. M.P. JAISWAL: WHI the Mlnisler of CIVIL 
AVIATION be pleaaed to state:

(a) ttie number of cargo aitpoita In the country, 
locatkMVwlse;

(b) whether the Govemmant are oontamplatlng to aat 
up air cargo in Patna;
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(c) if so, th« datails in this regard; and

(d) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) to (d) There is no cargo 
airport in the country. However, cargo terminals are 
available at Mumbai, Delhi, Chennai, Kolkata, Trivandrum, 
Bangalore, Hyderabad, Ahmedabad, Calicut, Jaipur, 
Cochin, Qoa, Srinagar, Nagpur, Lucknow, Coimbatore; 
Guwahatl, Varanasi, Amritsar, Vishakhapatnam, Kanpur 
and Bhubaneshwar. Airports Authority of India has plans 
to set up an Air Cargo Terminal at Patna Airport in 
collaborathm with Bihar State Export Corporation Ltd.

[English]

Tribunal Awarda

4478. SHRI BASU DEB ACHARIA: Will the Minister 
of COAL AND MINES be pleased to state;

(a) the names of the Tribunal Awards belonging to 
Bihar Colliery Kamgar Unk>n (CITU) lying unimplemented 
as on January 1, 2002:

(b) if so, the reasons therefor;

(c) the latest status of each of them;

(d) the details of orders of courts in this regard 
alongwith the reasons for not implementing courts order; 
and

(e) the tinm by which it is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD):
(a) Four cases viz. cases relating to Damoda Colliery, 
Fularitand Colliery, Bhurungia Project & Security followers 
are pending before the Hon’ble High Couit/Supreme Court 
and before the Board for Industrial and Financial 
Reconstruction (BIFR).

(b) to (d) The details are furnished as under.—

1. DAMODA COLLIERY MATTER:

Jharkhand High Court, Ranchi has given liberty to 
the management for taking up the matter before BIFR 
vide order dated 28.2.2001. An appltoation seeking relief 
under section 22 (3) of Sk:k Industrial (Special Proviskm) 
Company’s Act. 1985 (SICA) has been filed before the 
BIFR as per Hon’ble High Court's order.

2. FULARITAND COLLIERY MATTER:

The case was referred to BIFR under sectkm 22 (3) 
of SICA, 1985 and has been rejected by them. 
Management has preferred special leave petition before 
Hon’ble Supreme Court. The matter is sub-judtee before 
the Hon’ble Supreme Court.

3. BHURUNGIA PROJECT MATTER:

Supreme Court vide order dated 19.7.2000 directed 
that workmen would be required to fiH up the proforma 
prescribed by the management in support of their 
identification. For the purpose of identification, format as 
directed by the Hon’lJle Supreme Court in the matter of 
Raghunath Balmiki’s case, were issued. The scrutiny of 
the proforma is going on.

4. SECURITY FOLLOWERS MATTER:

An applicatton before the BIFR has been filed for 
seeking relief under section 22 (3) of Sick Industrial 
(Special Provision) Company’s Act, 1985, since they were 
said to be on the roll as security followers in the Central 
Industrial Security Force during the period 1982-1984 and 
the records thereof are not available with BCCL.

(e) As the cases mentioned in reply to part (b) to
(d) are sub-judice, barring Bhurungia Project matter, it is 
not possible to conjecture about the time by whtoh the 
awards are likely to be implemented. In Bhunjngia Project 
case, the verifk»tion process will be completed only after 
obtaining reports from various district authorities.

Commission for Agricultural Costs and Prioea

4479. SHRI B.K. PARTHASARATHI: Will the Minister 
of AGRICULTURE t)e pleased to state:

(a) whether the Commission for Agricultural Costs 
and Prices organized a woritshop to determine the best 
way of arriving at the minimum support price; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) and (b) The Commisston for Agrfcxiltural Costs aruJ 
Prices (CACP) and the Directorate of Economtes & 
Statistfcs (DES). Department of Agriculture & Cooperatfcjn 
jointly organized a National Woritshop on Estimation of 
Cost of Productkm of Principal Crops on 21st February 
2002 at Vigyan Bhavan. New Delhi. The Woriahop was 
attended by almost 100 participants consisting of 
representatives from various State governments. State
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agricultural universities, agro-economic research centres, 
and senior officers of some of tfw central ministries 
including the DES and CACP. A number of farmers, 
economists and experts also partlcipaled In the Workshop. 
The Workshop consktored and discussed suggestions for 
effecting improvements in the present system of cost of 
production.

World Bank Loan for Irrigation Tanks

4480. SHRI A VENKATESH NAIK: Will the Minister 
of WATER RESOURCES be pleased to state:

aircraft at Mumbai. AU the custom/immigratton formaMies 
are completed at Hyderabad.

Indo-Bangla Water Acoofd

4482. SHRI PRIYA RANJAN DASMUNSI: Will the 
Minister of WATER RESOURCES be pleased to state;

(a) whether after lndo*Bangladash Accord on the 
Downstream of Qanga, both Bihar and West Bengal are 
facing acute water level problem in the Qanga in the 
lean months;

(a) whether the Government of Karnataka has sought 
World Bank Loan for reconstructton of irrigation tanks;

(b) if so, the amount sought by the State Government;

(c) whether the Union Government have taken up 
the matter with the Worid Bank; and

(d) if so, the reaction of the World Bank thereto?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) Yes, Sir.

(b) The Qovemnnent of Karnataka requested for World 
Bank assistance of Rs. 696.20 crore for Karnataka Tank 
Improvement Project.

(c) and (d) The Kamataka Community Based Tank 
Management Project has been negotiated with the World 
Bank during 11-ISIh March 2002 for IDA credit assistance 
of SDR 80 million equivalent to US$ 98.9 million.

Flight between Hyderabad and Riyadh

4481. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of CIVIL AVIATION be pleased to state:

(a) whetfter the workers from Am#ira Pradesh reskfing 
in Riyadh and Dammam have demanded to intioduce an 
Air India flight from Riyadh and Dammam to Hyderabad 
which has been supported by Andhra Pradesh 
Government; and

(b) if so, the actton taken or being taken by the 
Government in this regard?

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWA2 HUSSAIN): (a) and (b) Yes, Sir. Al present 
Air India is operating 4 flights each from Riyadh and 
Dammam to Hyderabad over Mumbai which provide a 
seamless connectk>n to Hyderabad with only change of

(b) if so, whether any complaint has been lodged by 
Bihar and West Bengal Governments to re-negotiate the 
matter with Bangladesh pertaining to the allocation of 
Ganga river water and

(c) if so, the steps the Government are contemplating 
to take to maintain the viability and avaNabllity of required 
in Ganga at the downstream of Bihar and West Bengal?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) The Treaty .pertains to sharing of 
the Ganga waters at Farakka between India and 
Bangaladesh. At the downstream of Farakka, the rfver 
Ganga is flowing only through West Bengal. The 
Government of West Bengal has Intimated that the effect 
of the Treaty is under observation.

(b) No such complaint has been kxtged by the State 
Governments of West Bengal and Bttiar.

(c) Does not arise.

Hotel Management Courses

4483. SHRI ASHOK N. MOHOL Will the Minister of 
TOURISM AND CULTURE be pleased to state:

(a) the names of institutes under his Ministry which 
are providing hotel management courses, tocatk>n*wi8a;

(b) the criteria being adopted for admission in these 
institutes;

(c) whether the Government have decided to award 
degree in tieu of diploma in hotel management; and

(d) If so, the dslato thereof and the academic sesston 
by whk:h new pattern is likely to be enforced?

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) List of Institutes of Hotel Management
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suppotted by the Central Government Is given In the 
statenwnt enclosed.

(b) Admissions In all the Institutes are made through 
an All India Joint Entrance Examination.

<c) and (d) Yes, Sir. The National Council for Hotel 
Management and Catering Technology, the apex body 
under the Ministry of Tourism, has entered into a 
Memorandum of Understanding with Indira Qandhi 
National Open University (IGNOU) to launch a 3-Year 
Degree Programme titled Bachelors of Hotel Management. 
The new pattern will be impienoented from the academic 
session 2002-2003.

Statsmsnt

List of Hotel Management Institutes, Location-wise in 
the Country

1

S.No. Particulars

1 2

1. Institute of Hotel Management, Ahmedabad, 
Qu|arat

2. Institute of Hotel Management, Bangalore, 
Karnataka

3. Institute of Hotel Management, Bhopal, Madhya 
Pradesh

4. institute of Hotel Management, Bhubaneshwar, 
Orissa

5. Institute of Hotel Management, Kolkata, West 
BengcU

6. institute of Hotel Management, Chandigarh

7. Institute of Hotel Martagement, Chennai, Tamil
Nadu

8. Institute of Hotel Management, Goa

9. Institute of Hotel Management, Gurdaspur, 
Puf̂ ab

10. Institute of Hotel Management, Guwahati, Assam

11. Institute of Hotel Management, Gwalior, Madhya
Pradesh

12. institute of Hotel Management, Hyderabad, 
Andhra Pradesh

13. institute of Hotel Management, Lucknow, Uttar 
Pradesh

14. Institute of Hotel Management, Jaipur, Rajasthan

15. Institute of Hotel Management, Mumbai, 
Maharashtra

16. Institute of Hotel Management, Pusa, New Delhi

17. Institute of Hotel Management, Patna, Bihar

18. Institute of Hotel Management, Shillong, 
Meghalaya

19. Institute of Hotel Management Shlmla, Himachal 
Pradesh

20. Institute of Hotel Management, Srinagar, J&K

21. Institute of Hotel Management. 
Thimvananthapuram, Kerala

Foot and Mouth Disease

4484. SHRi M.K. SUBBA: Will the Minister of 
AGRICULTURE be pleased to state;

(a) whether the Govemment are aware that foot and 
mouth disease is spreading In the cattle of Assam;

(b) if 80, whether the Govemment have obtained a 
report about the latest situation about spread of epidemic 
amongst the cattle of the area;

(c) H so, the details thereof; and

(d) the steps taken by the Union Govemment to 
curb the spread of the epidemte?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) Foot and Mouth Disease occurs In Assam.

(b) The report about the latest situatk>n on the spread 
of the disease has been obtained from the State.

(c) As per the infonnation received from the State 
Govemment, a total of 12157 number of animals were 
affected in 246 villages causing 28 deaths during the 
year 2001.

(d) Based on the proposal received from the State 
Govemment, a sum of Rs. 20.00 lakhs was revalklated 
during 2001-2002 for vaccinating cattle against Foot and 
Mouth Disease.
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Distribution of DisuMd Cultivable Land

4485. SHRI GANTA SREENIVASA RAO: Will the 
Minister of AGRICULTURE be pleased to state:

(a) whether lakhs of acres of cultivable land are in 
disuse throughout the country;

(b) is so, whether the Government propose to 
distribute such cultivable land to landless farm labourers;

(c) if so, the details of action plan in this regard;
and

(d) H not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YAOAV):
(a) to (d) The lands under cuKurable Waste lands, Fallow 
lands and other degraded lands are underutilised with 
respect to their potential. The distribution of lands to 
landless farm labourers falls under administrative 
jurisdiction of the States, therefore action is taken by 
respective State Governments on this matter.

High Precision Laboratories for Analysis of Mine 
Samples

4486. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of COAL AND MINES be pleased to state:

(a) whether the Government have set up high 
precision laboratories for analysis of samples from mines 
in the country;

(b) if so, the details thereof, k>cation-wl8e;

(c) the norms lakJ down for setting up of said 
laboratories;

(d) the funds attocated for the purposes;

(e) whether any private sector companies are aleo 
involved in this venture; and

(f) H so, the details thereof atongwith investmeot?

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD):
(a) to (f) Besides the laboratories set up by the Council 
of Sdentifk: and Industrial Research (CSIR) and PuWte 
Sector Undertakings (PSUs) the Government has set up 
Ngh precision latMratories for analysis of samples from 
mines in the country under two subordirwte organlzaltens 
faffing under the Department of Mines, Ministry of Coal

and Mines namely Geotogical Survey of India and Indian 
Bureau of Mines. The GSI laboratories are tocated at 
Kolkata, Hyderabad, Bangatore and Faridabad and Indian 
Bureau of Mines (IBM) laboratorlee are tocated at Nagpur, 
Ajmer and Bangalore. These laboratories have been set 
up on the basis of the assessment of requirement in 
r^ n s  and also to create infrastnictufe fadHttes for testing 
and research in mineral benefidation promoting systematic 
and scientific exploratkm of mineral resources of the 
country. The budgetary allocatkm for the laboratories of 
GSI & IBM is made annually depending on the 
requirement of funds. For IBM the provision is of Rs. 5.0 
crores for the financial year 2002*03 for thia purpose. No 
private sector companies have been associated with these 
Govt, laboratories.

Tourism Offices at International Airports

4487. SHRI C. SREENIVASAN:
SHRI NAMDEO HARBAJI DIWATHE:
SHRI AMBAREESHA:

Wni the Minister of TOURISM AND CULTURE be 
pleased to state:

(a) whether the Government propose to set up 
Tourism Offices at all lntematfc>nal Airports and Railway 
Stations in the country to facilitate domestic/foreign 
tourists;

(b) If so, the details thereof, Statê wlse;

(c) whether foreign tourists face a tot of problems in 
the abeence of any Touriets GuWe Posts at the Airports 
and Raflway Stations; and

(d) if so, the corrective steps taken in this directkm?

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) and (b) There is no proposal to set 
up tourism offices at al International akpoils and Railway 
StalkMts in the country. However, there are 6 intemaikinal 
airports, in India, having Tourtst Informalkm Counters to 
fadMate domestk:/foreign tourists. State-wise details of 
Tourist InlormatkM) Counters are as foHows:—

Locatkm of Tourist 
offioe at Intemattonal 
Airport

Name of the State

1 2

Agra Uttar Pradesh

KoMta West Bengal
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1 2

Chennai Tamil Nadu

Trivandrum Kerala

Guwahati Assam

Mumbai Maharashtra

(c) and (d) In the absence of the Central Government 
Tourist Offices the information and assistance to ttw 
tourists is provided t>y the State Government and other 
organisation like the Railways, etc.

[Translation}

4488.

Annual Growth Rate of GDP

DR. SUSHIL KUMAR INDORA: 
SHRI NAWAL KISHORE RAI:

WHI the Minister of STATISTICS AND PROGRAMME 
IMPLEMENTATION be pleased to state:

(a) whether the Government have assessed the 
annual growth rate in the agricutture, industry and service 
sectors in the Gross Domestic Product (GDP) in the 
country during the nineties;

(b) if so, the annual growth rate so assessed in the 
above sectors;

(c) the contribution of the above sectors in the GOP 
towards the beginning and end of the nineties; and

(d) the percentage population of the country engaged 
in each of the agriculture, industry and service sectors 
during the above period?

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRIMATI MANEKA GANDHI): (a) Yes. Sir.

(b) The average annual growth rate of GDP at facotor 
cost at constant (1993-94) prices in the sectors 
‘agriculture, forestry and fishing*; *mining, manufacturing, 
electricity, gas and water supply, and cortstitictton*; and 
‘services’ during the period 1990-91 to 1999-2000 has 
been estimated at 3.1 per cent, 5.6 per cent, and 7.5 
per cent, respectively.

(c) The contribution of the above sectors in the GDP 
at factor cost at constant (1993-94) prices, during 1990­
91 was 32.2 per cent, 27.2 per cent, and 40.6 per cent.

respectively, and during 1999-2000 was 25.2 per cent,
26.7 per cent, and 48.1 per cent, respectively.

(d) The percentage distribution of usual activity status 
worlters in ‘agriculture, forestry & fishing"; “mining, 
manufacturing, electricity, gas & water supply, and 
construction’; and ‘sen/ices* sectors, according to the 
surveys conducted by the National Sample Survey 
Organisation (NSSO), during 1993-94 was 64.8 per cent,
14.7 per cent, and 20.5 per cent, respectively, and during
1999-2000 was 61.7 per cent, 15.8 per cent, 22.5 per 
cent, respectively.

[English]

Wages to Contractual Workers

4489. SHRI RAM MOHAN GADDE: Wni the Minister 
of AGRICULTURE be pleased to state:

(a) whether the facilities like EPF, ESIS, leave, fix 
woriting time, OTA, etc. arc being provkled to all the 
contractual woriters in the Directorate of Maize Research, 
ICAR, Pusa;

(b) If 80, the break-up thereof, separately;

(c) if not the reasons ttierefor and the steps taken to 
protect the woriters from exptoitation;

(d) the details of wages/salary being paid to the 
contractual woriwrs, category-wise alongwith break-up of 
deductions being made therefrom on account of EPF and 
ESIS etc.;

(e) whether the contractor has been depositing the 
deducttons made from the wages of the woritem atongwith 
his own share with the EPF Commissioner; and

(f) if so, the total amount deposited with the EPF 
Commissioner during the last two years and the current 
year ak>ngwith break-up of ‘woriwrs and contractors’ share 
separately?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) The Directorate of Maize Research (DMR) has 
awarded wort< contract for fiekMab work for completton of 
identified wori( to the wori< contractor who de^ys his 
own wort( force as per the terms of the contract. The 
work contractor is responsible for payment of wages, and 
for provkling statutory facilities as appHcable for each 
worker employed by him as contract labour. The 
contractual labourers engaged in the DMR are being
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provMad the facilities o( EPF, ESI, compensaloiy off in 
lieu of OTA, fixed working time, etc. by tlie work 
contractor.

(b) Deductions towards employees share for 
Employees, Provident Fund and Employees State 
Insurance Fund are being made by the contractor 
O 12% and 1.75%, reepecttvely, from total monthly wages 
payable to each worker. The duration of working hours is 
regulated as per the working needs of the DMR.

(c) Not appltoable.

(d) The wages/salary are being paid by the Contractor 
to the contractual workers at the approved rate of Rs. 
92.29 per day (for Delhi). As regards the deductions being 
made on account of EPF and ESIS the position is 
reported in part (b) above.

(e) and (f) The total contribution deposited to the 
Emptoyeee* ProvWent Fund Organisation from the year 
2001 during whk̂ h the applteation for alk»tment of number 
was made by the Work Contractor is gh«n betow:—

(Amount in Rs.)

Year Cortribulions to EPF 

Wedwî thm Empioyei's sham

Total 6.

2001 02365.44 70732.78 1330962 7.

2002 59031.12 66951.11 125962.23 6.

Tom 121396i6 137683J9 259060.45
9.

[Translation}

Smuggling cH Idols and Archaeological Remalna

4480. SHRIMATI RAJKUMARI RATNA SINQH: W«l 
the Minister of TOURISM AND CULTURE be pleased to 
state;

(a) the numtier of antique Wols and arehaeotoglcal 
remains smuggled out of the country;

(b) the number of sakl Items since retrieved and 
returned to the country, and

(c) the nteasures the Government propose to taka to 
bring back all the saM smuggled items?

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) to (c) It is dWkiult to obtain preciee 
informatkm in this regard. However, the Government has 
been taking action to retrieve the objects taken Hlegally 
out of the country whenever the instances have come to 
its notice within tlie ambit of the Antiquities and Art 
Treasures Act, 1972 and the UNESCO ‘Conventton on 
the Means of Prohibiting and Preventing the Illicit Import, 
Export and Transfer of Ownership of Cultural Property. 
During the last twenty five years, Government have 
recovered the foHowhig art objects:

1. Stucco Heads, Nalanda (Bihar)

2. Two Sunga Pillars of 2nd Century B.C. 
Surajkund, Amin (Haryana)

3. Terracotta YakshI, Tamluk, MIdnapur District 
(West Bengal)

4. Nataraja, Tinjvilakkudi, Tanjore District (Tamil 
Nadu)

5. Nataraja, Sivapuram, Tai>jore District (Tamil 
Nadu)

Nadu)

7. Image of Buddha. Bodh Gaya (Bttuu)

District (Madhya Pradeeh)

10. Tenacotta figure, Bhitargoan (Uttar Pradesh)

11. Image of LaukNsa. Jageswar, Almoia District 
(Uttaranchal)

12. Decorative wodden panels (7 Nos.), 
Rijasthan.

[EngUshJ

f f W Q U v  A i N n y w
for

4491. SHRI AMBAREESHA: Win the Minisler of 
AGRICULTURE be pleased to state:



1419 Written Answer APRIL 23, 2002 to Questions 1420

(a) whether some Grapes producing States have 
been requesting the Union Qovemment for establishing 
Pesticide Residue Analysis Laboratories in their respective 
States;

(b) K so, the details thereof; and

(c) the reaction of the Union Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV);
(a) to (c) There is no Scheme in the Ministry of Agriculture 
for establishing Pesticide Residue Analysis Laboratories 
in the States. The grape producing States send their 
requests in this regard to the agencies who are having 
such schemes like Agricultural and Processed Food 
Products Export Development Authority (APEDA) under 
the Ministry of Commerce.

Construction of Reservoir In Andhra Pradesh

4492. DR. N. VENKATASWAMY: Will the Minister of 
WATER RESOURCES be pleased to state;

(a) whetlier the Government of Andhra Pradesh has 
requested the Union Govemment for clearance of 100 
crore reservior which Tioimala Tinipati Devasthanam was 
contemplating to build across Kumaradhara and 
Pasupudhara stream;

(b) if so, the details thereof;

(c) whether the State Qovemment propose to give 
any alternate land In lieu of the land utilized for the 
construction of the said reservior and

(d) if so. the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY); (a) and (b) No Project proposal has 
been received in the Central Water Commission (CWC) 
from the Qovemment of Andhra Pradesh to construct a 
resen/oir across Kumaradhara and Pasupudhara streams 
for techno-economic clearance. The Qovemment of 
Andhra Pradesh has infonned that proposal for diversion

of 80 ha. of land falling in the Venkateswara WIMIife 
Sanctuary and required for the project has been sent to 
the Ministry of Environment & Forests.

(c) and (d) According to the State Qovemment, the 
Timmala Timpati Devasthanam has identified 80 ha. of 
alternate land in Chittoor district contiguous to Tinipati 
Extension Reserve Forest to act as a buffer to the 
Sanctuary and has also agreed to include 4 times the 
proposed area or 320 ha. of reserve forest around the 
sanctuary as Wildlife Sanctuary.

Promotion and Development of Eco*Tourlsm

4493. SHRI N.T. SHANMUQAM: Will the Minister of 
TOURISM AND CULTURE be pleased to state:

(a) whether the Qovemment have achieved the target 
in promoting and developing eco-tourism to curt) poaching 
and protect sanctuaries in the country during the last two 
years;

(b) if so, the details thereof, State-wise;

(c) whether the Qovemment have any proposal to 
develop some places in the country including Tamil Nadu 
as eco-tourist places;

(d) if so, the details thereof; and

(e) the amount sanctioned for the purpose?

THE MINISTER OF TOURISM AND CULTURE 
(SHRI JAG MOHAN): (a) and (b) The Department of 
Tourism, Govemment of India has forrmilated policy ai>d 
guidelines for devek>pment of eco-touriem in the country. 
It is expected that ail State Governments, Industry 
Associations and those involved In tourism development 
and the preservation of our environment and 
natural resources would take positive steps for the 
implementatton of theee poHdes and gukMines. However, 
eco-tourism is also not taken as a method to curb 
poaching and protecting the wildIHe sanctuaries.

(c) to (e) Yes, Sir. In the State of Tamil Nadu 
foHowing projects have been sandkMted for devek)pment 
as eco tourist places during the last 2 years:—
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(Rs. in Lakhs)

Name of the Project Year Amount
Sanctioned

Amount
released

Improvement to the environs of Meenakshi 
Temple Tamil Nadu

2000-01 9.00 2.70

Boats jetty at Muttukadu 2001-02 145.14 10.00

Water Sports Centre at Kulavai Lake 2001-02 15.00 6.50

Safety Norms at IGI Airport

4494. 8HRI A.F. GOLAM OSMANI:
SHRI NARESH PUGLIA:
SHRI PRABHUNATH SINGH:

Will the Minister of CIVIL AVIATION be pleased to 
state:

(a) whether Indira Gandhi International Airport Is one 
of the most poorly maintained international airports in the 
Worid:

(b) if so, the corrective steps taken by the 
Government in this regard;

(c) whether as per International Civil Aviation 
Orgnlsatlon (ICAO) airport authorities have to maintain 
basic safety norms In temts of maintaining the firs and 
ambulance services at the airport;

(d) whether these services are not being nnaintalned 
property at IGIA and the amtHilance of the Airports 
Authority of India (AAI) are being used to ferry passengers 
from all over the city;

(e) If so, the reasons therefor; and

(f) the steps taken/jproposed to be taken by the 
Government to stop misuse of ambulanoes at IGIA?

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
8HAHNAWAZ HUSSAIN): (a) No. Sir.

(b) Steps are taken to upgrade passenger fadilties 
at IGI Airport as required from time to time.

(c) to (0 With regard to Fire, the number of Rescue 
and Fire fighting vaMdee are being maintained at IGI 
Airport as per ICAO standards. ICAO has not laM down 
any standard in respect of ambulances. However, 4 
ambulances are provided at IGI Airport. Airports Authority 
of India Is provkling the ambulance to transport seriously 
sick passengers to Hospital, on payment basis, only on 
the recommendation of Airport Medteai Officer.

Setting up of Coal Washerlee In Orisaa

4495. SHRIMATI KUMUDINI PATNAIK: Will the 
Minister of COAL AND MINES be pleased to state:

(a) the number of collieries functioning under Coal 
ln<fia Limited (CIL) in Orissa and the total quantum of 
coal lifted from each mine during 2001-02;

(b) the quantum of coal exported from the State 
durtng the same period;

(c) the details of ash content avaUabie in coal in ttte 
Stale;

(d) whether CIL proposes to set up washeries for 
washing this coal in the State due to higher ash content 
in it; and

(e) If ao, the details thereof and the time by which 
it is Nkely to be set up?

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PFIASAD):
(a) 22 mines are functkxiing under Mahanadl CoaNieWs 
Limiled (MCL), a subskiary of Coal IndUi Limited (CIL). 
in Orissa and the quantum of coal Hfled from each mine 
during 2001-02 Is a
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(fig. in thousand tonne)

SI.No. Name of Mine Despatch (Proviskxial)

1. Orient 1 & 2 298

2. Orient 3 379

3. Orient 4 98

4. HRC 179

5. HBI 291

e. Lajkura 1028

7. Lilari 563

B. Samaleswari 4524

9. Belpahar 2751

10. Lakhanpur 5291

11. Basundhara 553

12. Talcher 177

13. Deulbra 111

14. Handidhua 0

15. Nandira 229

16. LIngra) 6462

17. S. Balanda 494

18. Jagnannath 5738

19. Ananta 6865

20. Bharatpur 6358

21. Kalinga 5193

22. Hingula 1445

Qrand Total 49027

(b) No coal mined In Orima has been exported.

(c) The ash content of coal mined in CMssa largely 
varies from 20% to 43%.

(d) and (e) Yea. Sir. CIL has decided to set up 
washeries in Orissa under Build-Own-Operate (BOO)

scheme for supply for washed coal to themnal power 
stations. Kalinga Washery was to be eet-up to supply 
washed coal mainly to Vishaltapatnam thermal power 
station of Hinduja National Power Company Limited 
(HNPCL). Ananta-Bharatpur washery was to be eet-up to 
supply washed coal to the Simahdri Thermal Power 
Station of the National Thermal Power Corporation 
(NTPC). IHowever, in the case of Kalinga washery, Fuel 
Supply Agreement between the Mahanadi Coalfields 
Limited (MCL) and IHNPCL has been presently terminated 
on account of defauK on the part of HNPCL. Hence, 
further work on the Kalinga Washery could not be 
proceeded with. In the case of Ananta-Bharatpur Washery, 
M/s NTPC have not confirmed their aoceptance for the 
use of washed coal from the proposed washery in their 
Simadhri thermal power station. MCL has taken up with 
APGENCO for supply of the washed coal to them. The 
proposed washery can not be proceeded without a Fuel 
Supply Agreement.

rrranslation}

Palace on Wheels in Uttar Pradesh

4496. SHRl PADAM SEN CHOUDHRY:
DR. ASHOK PATEL

Will the Minister of TOURISM AND CULTURE be 
pipased to state;

(a) whether the India Tourism Development 
Corporation has any proposal to nin a train in Utter 
Pradesh on the lines of ‘Palace on Wheels* and a tourist 
cnjise on Qanga riven

(b) if so, the details thereof; and

(c) the time by whteh the proposed is Nkely to be 
implemented and the expenditure proposed to be incurred 
thereon?

THE MINISTER OF TOURISM AND CULTURE (SHRl 
JAG MOHAN): (a) No, Sir. However, the Rarming 
Commission has mooted a proposal to run Qanga 
Heartland Train, a special Tourist Train covering 
Bundelkhand region of Uttar Pradesh and a Tourist Cnilse 
on Qanga River in Uttar f  radesh.

(b) and (c) The project is yet to be finalised and 
approved.
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{English}

RoutM of Chartered nights

4497. SHRI S.D.N.R. WAOIYAR; WiU the Minister of 
CIVIL AVIATION be pleased to state:

(a) the number of Tourist flights under operation at 
present on various routes;

(b) whether the Qovemntent propose to operate 
tourist chattered Higlits on sonne additional routes during
2002-2003 financial year, and

(c) if so, the details of routes identified therefor?

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN); (a) Tourist charter flights are 
generally operated by private operators as per dentand 
and not by Government. Details of tourist charter fHghts 
operated to different airports during 2001 are as under*

Airport No. of flights

Goa 406

Delhi IS

Trivartdrum 23

Agra 05

Jodhpur 01

Khajuraho 02

MumlMi 02

Total 456

(b) and (c) As per the revised guidelines, foreign 
tourist charter flights can land at the 12 international

airports and airports having customs and imntigration 
faculties depending upon demand. Besides scheduled and 
non-scheduled operators, touiM charter flight from India 
can also be operatsd on the recommendaUon of Ministrtee/ 
Departments of Qovemment of India.

[Tmnslstion]

Assistance (Or Conducting Surveys

4496. SHRi SHIVAJI MANE; WM the Minister of 
FOOD PROCESSiNQ INDUSTRIES be pleased to state;

(a) whether any sunwy has been conducted about 
food processing industry during the last thrse years and 
cunent year, tUlKlate;

(b) if so. the details thereof;

(c) whether the Qovemment have provided any 
financial assistance for conducting these surveys; and

(d) if so, ths details of assistance provided to each 
of the institutions for conducting such surveys during the 
last said period indicatirig ttw aspects of every survey?

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSINQ INDUSTRIES (PROF. CHAMAN 
LAL QUPTA); (a) to (d) Ministry of Food Processittg 
Industries under its Plan Schemes extend financial 
assistance to State Qovemments, academic bodies, 
industry associations, non*govemment organizations etc. 
for undertaldng studies and sun/eys for assessment of 
potential for food processing industrtes on sectoral and 
regional basis. The Ministry also commissiorw similar 
studies suo'tnotto. A statement showing Studies/Sunwys 
conducted about food processing industry during the last 
three years and current year, till date, is annexed. 
Besides, the Ministry has commissioned three product, 
specific studies in the last weeit of March, 2002.

Statsmmt

List at S tudios/Sun^ Sponsond/Rnanosd by Mnlstty of Food Prooossing Industrtss 
During ths iM t 3 Yasts IncktOng Cumnt yssr-ua duts

S.No. Name of the 
Institule

Details of Study/Survey Amount
sanctioned

1 2 3 4 5

1. 1999-2000 Jharkhand 
Autonomous 
Council, Ranchi

Conduct of Study of 
Tecttno-Economic 
Feastiitty on selling up 
of FniHs « Vegstsbles 
processing units in 
Chholanagar area of Bihar

Rs. 3 lakhs
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2. 1999-2000

3. -do-

4. -do-

5.

7.

-do-

-do-

-do-

-do-

-do-

10.

11.

-do-

2000-2001

Tripura Small 
Industries 
Development 
Corporation Ltd., 
Agartala

Prometheus 
Management 
Consultancy 
Services Ltd., 
Qurgaon

Indian Institute of
Packaging,
Mumbai

Central Potato 
Research Institute, 
Shimla

MITCON 
Consultancy 
Services Ltd., 
Pune

APEDA, New 
Delhi

Govt, of Tripura, 
Department of 
Industries and 
Commerce, 
Agartala

Andhra Pradesh 
Industries & 
Technical 
Consultancy 
Organisation Ltd., 
Hyderabad

Indian Institute of
Management,
Ahmedabad

Biotech
Consortium India 
Ltd., New Delhi

Study on revival of Rs. 1.60
Rural Food Processing lakhs
and Nutrition Centre

Study on the Rs. 4.10
development of selected lakhs
traditional foods as small 
scale food processing 
industries

Techno-Economic Rs. 5.00
Feasibility Report (10 lakhs
projects) on Food
Packaging industries
and maritet surveys for
demand of packaging
media

Study of Maiwa Regk>n Rs. 1.58
of Madhya Pradesh lakhs
regarding Potato

Survey report for Rs. 2.64
development of Food -lakhs
Processing Industries in 
Maharashtra

Study on Cold Chain Rs. 24.75
Linkages in 3 States- lakhs
Maharashtra, Gujarat 
and Tamilnadu

Preparation of project Rs. 3.00
report for setting up of lakhs
Food Processing Paric in 
Tripura

Study-cum-Seminar to Rs. 2.68
fonnuiate polfcy lakhs
initiatives for integrated
devek>pment of food
processing industries In
Andhra Pradesh

Study on implicattons of Rs. 15.00
Post WTO Regime— lakhs
Opportunities and Challenges.

Study on status and Rs. 3.00
potential of Bio- lakhs
technology in Indian Food 
Processing Industries namely 
Fniits & Vegetables. Dairy. Meat,
Fisheries, Grain processing 
including Bakeiy
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12. 2000-2001

13. -do-

14. -do-

15.

16.

-do-

-do-

17. -do-

18. -do-

19. 2001-2002

Vokjntafy Organisation 
in Interest of 
Consumer 
Education,
New Delhi

Intech Consultants 
Pvt. Ltd., New 
Delhi

Govt of Tripura, 
Oepaitment of 
Industries & 
Commeice, 
Agartala

Manipur Food 
Industries Corpn. 
Ltd., imphal

Puf̂ ab Agri. 
Export
Corporation Ltd., 
Chandigarti

M.P. Consultancy 
Organisation Ltd., 
Bhopal

U P. State
Industrial
Development
Corporation,
Kanpur

National Council 
of Applied 
Economic 
Research,
New Delhi

Evaluation Study on the Rs. 2.99
implementation of lakhs
Nationais Laws on 
Packaging food products

Studies on (I) Reasons Rs. 14.00
for poor capacity lakha
utilizatton in the existing food
processing units (II) Impact of
new import regime in WTO
(iH) Potential for development of
Food Processing IndusMes in
different Statesmeglons
(iv) Technotogies-existing and
potential for development of
new ones.

Preparation of project Rs. 0.30
reports for cultivatton & lakhs
canning of White button 
mushroom and potato 
flakes.

Prĉ ect reports for Rs. 2.00
estat)lishment of Food lakhs
Pari( In Manipur

Conduct of techno- Rs. 2.30
economic Feasibility lakhs
Study for Mentlfying
requirement of Cold
Chain Infrastructure In Puntab

Short Study on potential Rs. 0.50
tor setting up of Food lakhs
Processing Industry in 
Chhattisgarti regkm of 
Madhya Pradeeh

5 Studies for setting up Rs. 14.00
of Agro Complex at lakhs
Lucknow, Allahabad,
Saharanpur, HaUwani 
and Hapur

Study reganflng (^. 6.75
Appraisal of the lakhs
poUcies, programmes
and achievements of
Food Processing sector during
9th Plan and to suggest future
growtt) in the lOlh Plan
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1 2 3 4 5

20. 2001-2002 Punjab State 
Coop. Supply and 
Marketing 
Federation Ltd., 
Chandigarh

Conduct of Study to Rs. 10.00
formulate business plan lakhs
for processed food
sector (fruits & vegetables) and
joint venture tie-ups/marketing
alliances for setting up of the
state of art processing units

21. -do- Salem Starch & 
Sago
Manufacturers' 
Senrice Industrial 
Coop. Society Ltd., 
Salem

Conduct of exploratory Rs. 0.93 
study on identifying the lakhs 
natural pigmont of glazing 
Sago and optimization of 
process in its applteation

22. -do- Karnataka 
Industrial Area 
Development

Commissioning of an Rs. 12.00 
operational activity plan lakhs 
and marketing of Food

[Engllsh]

Jhan|hara Pro|«ct of ECL

4499. SHRI SUNIL KHAN; WHI the Minister of COAL 
AND MINES be pleased to state:

(a) whether Jhanjhara Project of Eastern Coalfields 
Limited (ECL) has property investigated by the expert 
mining engineer for raising coat from mines;

(b) If so, the details and outcome thereof;

(c) whether there is any proposal for closing the 
said project;

(d) if so, the details thereof and the reasons therefor,

(a) and (b) Projects of coal companies are sanctioned by 
the Government after due appraisal of tlie Project Reports 
by an Inter-Ministerial Group (IMG) and thereafter 
consideration and approval of the investfnent proposal by 
the Public Investment Board and Cabinet Committee on 
Economic Affairs. IMG recommends the project proposals 
only after it is satisfied about the technical and financial 
viability of the project. Jhanjra underground project was 
sanctioned by the Government in December, 1962 for a 
capacity of 3.5 mty at a capital cost of Rs. 184.55 crores. 
Ill August, 1995, the cost estimates of Jhanjra 
underground project (Phase-I) was revised to Rs. 386.24 
crores for capacity of 2 mty and an advance actton at a 
capital cost of Rs. 17.72 crores for Phase-ll of the project 
was also sancttoned.

(e) whether long waH machines have t>een dumped 
in the said project since long without any utility; and

(f) if so, the reasons therefor and the corrective steps 
being taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD):

(c) and (d) No, Sir. In view of fund constraint and 
technteal reasons, the project, after due examination, is 
proposed to be foreclosed at a de-rated capacity after 
olJtaining approval of the Government.

(e) and (f) No, Sir. Jhanjra underground project was 
having five longwall sets. The status of the longwall sets 
and production by each of them till March, 2002 are 
indicated below;-

LongwaM equipment Production, in 
Lakh tonnes

Remarks

KM 130-1 23.87 Sun/eyed off.
KM 130-11 16.93 Being withdrawan to surface and to be surveyed off.
Ex-Dhemomain ia41 Continue to work in AE1 panel in RVII A seam
Ex-Churcha 11.63 Continue to wort( In A2W4 panel In RVII seam
Ex-Satgram 4.66 Being salvaged and Installed in AW3 panel in RVII A 

seam. To start productkm from June. 2002.
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Excavation at Salimgarti Fort, Daihl

4500. SHRI CHANDRA BHUSHAN SINQH; WHI the 
Minister of TOURISM AND CULTURE be pleaeed to stale:

(a) whether the Archaeological Survey of India (ASI) 
has Iwen asked to re-excavate a site at the Salimgarh 
Fort in DeIN where pottery of the Pandava period had 
been found in the mid 1990;

(b) if so, whether any excavation has been carried 
at the above site; and

(c) if so, the details thereof?

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) Yes, Sir.

(b) and (c) A small-scale excavation, conducted in 
1995 at Salimgarh Fort, Delhi has yielded pottery of the 
Painted Grey Ware, Black-slipped, black-and-ied a ^  other 
associated wares datable to circa. 900 B.C. in adcHtk>n 
to the rammed floors and copper coins of the Sultanate 
period, glazed, china and other wares, glass bangles, 
stone beads, terracotta figurines of the Mughal period 
and some items like tobacco pipes of the British period.

Report on Environment

4501. SHRI G. MALLIKARJUNAPPA: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state;

(a) whether the environment reported prepared for 
the UnMed Natwns Environment Programme has been 
approved by the Union Government;

(b) if so, the main features of this report; and

(c) the time by whteh this report is likely to be 
implemented?

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU); (a) to (c) A State of Environment 
Report for India was prepared in 2001 under the 
Strengthening Environmental Assessment and Monitoring 
and Capabilities for Asia and the Pacific (SEAMCAP) 
project as a part of the UNEP’s larger initialive to produce 
a gtobai State of Environment 2002 for the 2002 Earth 
Summit. The report for India f«d been prepared in 
consultation wfth the Ministry of Environment and Forests. 
The Report broadly covers the five priority issues 
partaining to environment which inchjde land degradalton, 
biodwrsity, air pofhJtkm wHh special reference to veNctter 
poHutton in cItiM, martagement of fresh water resource* 
and hazardous waste management. In additton, other

issues relating to economic and sociai devekipment in 
the country are also included. The objectives of the rapoit 
are to increase the awareness and understanding of 
environmental trends and conditions, to provide a 
foundation for improved dedeton (iMMng at an levels and 
to facilitate the measurement of progress towards 
sustainability.

The raport outlines possible strategies in respect of 
each of the five priority areas without any time bound 
programme for implementalkMi. However, while formulating 
the five year plans and other poHcy documents, the issuss 
highlighted in the report are addressed by the 
GovemmenL

P'ranslation]

Goal Production

4502. SHRI RAMDAS ATHAWALE: WHI the Minister 
of COAL AND MINES be pleased to state:

(a) the annual productton of coal in the country;

(b) whether the country is self-reliant in respect of
coal production; '

(c) If not, the reasons therefor;

(d) the details of demand and consumption of coal 
In each State partk»jlarty in Delhi;

(e) wtwther there is possit>ility of wkiening of gap 
between the demand and availability of coal during the 
cunent financial yean

(f) If so, the extent thereof; and

(g) the steps being taken by the Government to 
increase the productton of coal?

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD):
(a) The annual productton of coal in the country was
309.63 miWon tonnes during 2000-2001 and 322.61 miWon 
tonnes (provistonal) during 2001-2002.

(b) and (c) The country is largely self-sufficient to 
meet the demand of non-cooUng ooal. The doniestic 
supply of required quality and quantity of coking coal tor 
steel plants ha* not been adequate to meet the demand 
owing to limHed rssen«* & their depletkm and limited 
produotkxi capacity.

(d) The demand of coal is not assessed State-wise. 
It is assessed sector-wis* and for the oountiy as a whole.
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Th« oft talw of domestic coal in each State tor year
2000-2001 Is given in the Statement enclosed.

(e) and (0 The demand and availability of coal for 
the year 2002-2003 are 363.30 million tonnee and 336.10 
millon tonnee respectively, leaving a gap of 27.20 million 
tonnes.

(g) Stepe taHen to increase the production of coal 
include starting of new projecta/opening of new mines, 
modemisation/expanslon of existing mines, upgradation of 
technology, increase in producUon/producUvity, etc.

Stafemenf

Off take of domestic coal in each State for 
the year 2000-2001.

(Figures in million tonnes)

State Off-take

1 2

Uttar Pradeeh 49.658

Madhya Pradesh/Ctihattisgarh 49.216

Maharashtra 35^59

Andhra Pradesh 34360

West Bengal 27.144

Orissa 20300

Jharkhand 20.166

TamUadu 15308

Gujarat 14.956

P u r^ 10.254

Bihar 8.776

Karnataka 7513

Rajasthan 6.990

Delhi 5.289

Haryana 3.712

Assam. 0/422

1 2

Jammu & Kashmir 0329

Kerala 0.189

Himachal Pradesh 0D19

Others 5.143

India 315^03

[English]

Minimum Wages for Cat>le Laying Workers

4503. SHRI MADHUSUDAN MISTRY: Will the 
Minister of LABOUR be pleased to state:

(a) whether the Government have fixed the minimum 
wages for Cable Laying Workers;

(b) if 60, the details thereof;

(c) whether there is gross violation of labour laws 
while paying minimum wages to Cable Laying Workers;

(d) if so, whether the Government have received any 
representation in this regard; and

(e) if so, the action taken by the Government in the 
matter?

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL): (a) and (b) The Central 
Government have fixed the minimum wages for the 
empteyment in laying down underground Electric Wireless, 
Radk), Television, Telegraph, Overseas Communicatk>n 
Cables and similar other underground Cabling work. 
Electric Lines, Water Supply Lines and Sewerage 
Pipelines vkle Gazette Notlflcatton S.O. 113 (E) dated 
28.1.2002. The details of the mininuim wages are as 
foHows:-

(Rs. per day)

Category Area 'A' Area *8’ Araa ‘C’

Unskilled 65/- 63/- 52/-

Semi-sikilied - 78/- 76/- 63/-

Skilled 100/- 94/- 80/-

Highly skilled 118/- 116/- 94/-
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(c) to (e) After the minimum wages were published 
in the Gazette of India, no representation/compiaint against 
any violation has been received by the Central 
Qovemment.

Performance of lARI

4504. SHRi SHEESH RAM SINGH RAVI: Will the 
Minister of AGRICULTURE be pleased to state:

(a) whether Indian Agricultural Research Institute 
(lARI) could not achieve the objectives of many projects 
undertal(en by it despite incurring a huge wasteful 
expenditure as reported by CAG in Report 5 of 2002;

(b) if so, whether the Ministry has gone into the
findings of the CAG and taken any action;

(c) if so, ttw details thereof; and

(d) the steps ta)(en to tone up the working of the
IARI7

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) to (d) The Report S of 2002 of CAG has been 
received in April, 2002 itself. The same is being examined. 
The position will be clarified after detailed examination of 
the Report.

Cultivation of Noii'-Cereal Kerns of Food

4505. SHRI RAMSHETH THAKUR: Will the Minister 
of AGRICULTURE be pleased to state:

(a) whether the Government have framed a policy to 
encourage cuttivation of non-cereal items of food; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
agriculture (SHRI HUKUMDEO NARAYAN YADAV):
(a) Yes, Sir.

(b) The National PoBcy on Agnculture, among other 
things seeks to actualize the vast untapped growth 
potential of Indian Agriculture. A number of 
recommendations in the National Agriculture Policy 
•ncourage cuitivatkxi of nonKsereal Items o« food including 
(horticulture crope which are as fottows:

(i) Proper management of water resoutces (or the 
optimum use of intgatkw potential through In 
Shu Moisture Management Technk)ues.

(ii) Major thrust on rainfed and intgated horticulture 
including keeping, productkm and dietributkin of 
disease planting material, piedeton framing etc.

(iii) Reductkm of post-harvest kMses, increased value 
additton and creatton off-farm emptoyment in 
mral areas.

Besktos, the above, Viston 2020, Working Group 
Report on Horticulture of Planning Commission have 
recommended the foltowing:

• The horticulture sector shouW have a high 
growth rate of 6 to 7 per cent in onler to achieve 
an overall growth rate of 4 percent in the 
agriculture sector.

• With the increasing aspirations of the farmers 
for gaining more returns per unit of area, the 
horticulture should provide means t>f 
diversification (or tradKtonal agriculture.'

• The per capita avaiiabiiity of horticulture produce 
will have to be increased and the programmes 
for horticulture devetopment should strive to 
reach production level of 265.5 mHUon tonnes 
by the end of Tenth Plan.

The above aspects have been considered while 
planning the schemes (or implementatkMi in horticulture 
sector during the Tenth Plan.

Assistance to Ravtndrs Bharatl In Hyderabad

4506. SHRI K.E. KRISHNAMURTHY: W» the Minister 
of TOURISM AND CULTURE be pleased to state:

(a) whether the Qovemment have received any 
repreeentation from Qovemment of Andhra Pradesh (or 
release o( financial assistance to Ravindra Bharati 
Auditorium in Hyderabad;

(b) if so, the quantum of assistance eought t>y 
Government of Andhra Pradesh; and

(c) the assistarwe offered by the Unkm Qovemment?

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAQ MOHAN): (a) No. Sir. (4o appHcattonftepreeentalton 
has been received t>y the Depaitment o( Culture (rom 
Qovt o( Andhra Pradesh regaidtoig rslease o( dnandal 
assistance to Ravindra Bharati Auditorium in Hyderabad.

(b) and (c) Does not arise.
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IncTMSCd Population of Leopard

4507. SHRI SURESH RAMRAO JADHAV: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state:

(a) whether the Government are aware of a 
quantitative jump the leopard population from 1324 to 
1961 during recent years particularly in Uttaranchal;

(b) If so, whether the Govemment propose to adopt 
some population control measures to check the increasing 
number of leopard keeping in view enomnous depletion 
of forest cover and disappearance of herbivorous;

(c) if so, the details thereof; and

(d) If not, the reasons therefor?

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) to (d) Yes, Sir. The forest area 
in Uttaranchal Is quite substantial. If the forests are 
appropriately managed and the herbivore population 
adequate protected, the number of panthers are not 
beyond the carrying capacity of the ecoeystem. The efforts 
of the Govemment focuses more on addressing the issue 
of degradatkm of forests and depletton of prey base rather 
than controlling the population of panthers. According to 
Section 11 of the Wild Life (Protection) Act, 1972, 
identified man>eaters can be killed with the permission of 
the Chief Wild Life Warden of the State.

Licences to Pilots

4508. SHRI T.M. SELVAGANPATHI:
SHRI ANANTA NAYAK:

Will the Minister of CIVIL AVIATION be pleased to 
state:

(a) the details of guidelines pra8crlt>ed for Issuance 
of licencee to the pilots both for operating private aircraft 
and aircraft under operation by Imfian Airlines and Air 
India;

(b) the number of licences issued during the last 
three years;

(c) whether the guidelines are proposed to be revised;

(d) if so, the details thereof;

(e) whether the Government propose to set-up a 
training institute for helicopter pilots in the country; and

(f) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) The guklelines for issuance 
of pilot licences including the pitots of private aircraft and 
those of Indian Airlines and Air-lndia are lakl down in 
the Aircraft Rules, 1937. The Rules prescribed educattonal 
qualifteations, flying experiences, technical knowledge, 
health standards depending upon the type of Ucenoes 
applied for.

(b) A total of 3351 pik>ts licences have been issued 
during the last three years.

(c) and (d) The relevant provistons of the Aircraft 
Rules are amended from time to time to comply with the 
standards prescribed by the IntemtOional Civil Aviatton 
Organisation (ICAO) and recommendation made by 
various Courts/Committees of Inquires, ete.

(e) and (f) Hindustan Aeronautics Limited (HAL) has 
a training institute for helicopter pilots.

Development of Thousand Pillar Temple

4509. SHRI Y.V. RAO: Will the 'Minister of TOURISM 
AND CULTURE be pleased to state:

(a) whether the Govemment of Andhra Pradesh has 
sought permissk>n for illuminating and devetopment of 
thousand pillar temple in Warangal;

(b) whether the senior officers of Archaeological 
Sun/ey of India have inspected the site;

(c) if so, the details thereof and the reactkm of the 
Govemment thereto;

(d) whether the govemment propose to start light 
and sound show in this temple for tourists attractk>n; and

(e) If so, the time by which this show is Bkely to be 
started?

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) to (e) The Govemment of Andhra 
Pradesh have requested the Archaeotogicai Survey of 
India’s permisskm for a Sound and Light show at the 
Thousand P9lar Temple In Warangal. However, as the 
condltkm of the ‘Kalyana Mandapa' in the temple complex 
is in a precarious coiKlition, it has to be dismantled and 
reconstructed again. The process would take a minimum 
of two years. It would not l>e possMe to aNow the sound 
and light show until the repairs are completed.
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[TmnslalfonJ

Expendltur* on Rain HarvMting

4510. SHRI RAM SINGH KASWAN: Will the Minister 
of WATER RESOURCES be pleased to state the 
expenditure propoeed to be incuned by the Government 
for hanmting of rain water during the Tenth Rve Year 
Plan?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BiJOYA 
CHAKRAVARTY): The proposed Plan Outlay for the 
scheme of AiWidal Recharge to Ground Water during 
the Tenth Five Year Plan Is Rs. 200 crores.

[English]

Status to Rajaethan under AIBP

4511. COL. (RETD.) SONA RAM CHOUDHARY: Will 
the Minister of WATER RESOURCES be pleased to state:

(a) whether the Union Government have received 
any representation from the Government of Rajasthan to 
accord special status to the State under Accelerated 
imgation Benefit Programme (AIBP);

(b) if so, the details thereof; and

(c) the action talcen by the Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) to (c) The Chief Minister Rajasthan 
wrote to the Union Water Resources Minister on 31.1.2000 
and again on 22.1.2001 to the Prime Minister requesting 
for according special status to Rajasthan as well as 
relaxation of nonns under the AIBP. As per approved 
AIBP guidelines, Rajasthan is being treated as a general 
category i.e. non-special category State and thus the 
XBlaxations avaHable to the special category States of 
North-east, Jammu & Kashmir, Himachal Pradesh, SHddm, 
Uttaranchal and KBK districts are not avaHable to that 
State. However, Rî asthan even as a general category 
State is entitled to Central Loan Assistance (CLA) in the 
wtte of 4:1 (CentreiState) if H agrees to introduce refomw 
In the water sector as against existing 2:1 ratio for non­
reforming general category States.

Loss to OIL

4512. SHRI RAVINDRA KUMAR PANDEY: Wm the 
MMstor of COAL AND MINES be pleasod to state:

(a) whettwr the loes of subaidlary companies of Coal 
India Limited ((CIL) has been increased tkiring 2001-2002;

(b) if so, the details thereof and the reasons therefor, 
subsidiary-wise;

(c) whether the Government have constituted/ 
appointed some agencies to review the loss making 
company and to making suggestions on reconstniction of 
these companies of CIL;

(d) if so, whether the Govemment have received 
certain suggestkins from the agencies;

(e) if so, the details thereof;

(f) the quantity of coal found substandard in Mahanadi 
Coalfields Limited (MCL) from April, 2001 to December,
2001 alongwith the cut in productton;

(g) the extent of loss suffered by MCL as a result 
thereof; and

(h) the action taken by the Government against the 
contractor and to improve the coal Industry?

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD):
(a) and (b) No, Sir. However, the firm figures for the 
profit and loss of Coal India Limited (CIL) and Its 
subskiiaries wlH be available after the accounts of the 
CIL and its subskiaries ars audited and adopted In the 
respective Annual General Meetings.

(c) to (e) The Coal India Limited (CIL) have engaged 
the Industrial Credit and Investment Corporatton of ln<fla 
(ICICI), and the Industrial Devetopnnent Bank of India 
(IDBi) to study the problems of and suggest measures 
for the revival/rehabilitation of the Eastern Coalfiekis 
Limited (ECL) and the Bharat Coking Coal Limited (BCCL), 
and the Central CoalfieMs Limited (CCL). The Govemment 
have received the report of ICICI In respect of ECL. 
However, the recommendations made therein have not 
found favour with the Govemment for impiementatk>n.

(f) and (g) All major consumers have agreed for joint 
assessment of coal quality. Payment is regulated on the 
basis of analysed quality of coal. The production during 
the period Aprt, 2001 to December, 2001 has been higher 
than the target productton as also the production during 
the correspondbtg pertod of the prsvkNis year, i.e., April 
to Decemt>er, 2000.

(h) Does not arise in view of repty gĥ en in parts (f) 
and (g) above.
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Rtviaw of on>going Tourism Pro|«eto

4513. SHRI ANANT GUDHE:
SHRI 8H1VAJI VITHALRAO KAMBLE;

W«l the Minister of TOURISM AND CULTURE be 
pleaaed to state:

(a) whether the Qovemment have recently reviewed 
the performance/progress of on-going tourism projects in 
the countty;

(b) if so, the details thereof during the lest three 
years in terms of physical and financial targets set and 
achieved, State-wise;

(c) the detalie of fresh proposals sent by the State 
Qovemments;

(d) the time by which the proposals are liltely to be 
given approval; and

(e) the details of action plan formulated for promotion 
of tourism during the cun«nt year and next five years 
highlighting the projects likely to t>e taken up?

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAQ MOHAN): (a) and (b) Yes, Sir. The Department of 
Tourism, Government of India has reviewed the progress 
of oiHjoing tourism projects with the offteera of the State 
QovemmentsA/T AdminlstrBllons. A Stafment showing 
details of projects sanctioned State-wise during last three 
years i.e. 1999-2000 to 2001-2002 is enclosed. State 
Qovemments are required to complete projects sanctioned 
within stipulated period of 30 months.

(c) and (d) The Department of Tourism, Government 
of India finalises tourism projects eveiy year in consultatkm 
with the State Govemments/UT Administrations. The 
proposals are yet to be received from the State 
Qovemments for the year 2002-2003.

(e) The Department of Tourism, Qovemment of India 
has formulated the following short terni and long term 
plans to encourage tourism in the country:

(1) Positioning and maintaining tourism devetopment 
as a National priority activity.

(2) Enhancing and maintaining the competitiveness 
of India as a tourism destination.

(3) Improving India's existing tourism products and 
expanding these to meet neyv market 
requirements.

(4) Creatk>n of worid class infrastructure.

(5) Devetoping sustained and effective market plans 
and programmes.

(6) Special thrust to niral and small segnwnt tourism
and *

(7) Attention to civilization issues and issuss 
pertaining to civic administration and good 
governance and also of social and cultural 
values.

Every year the Department of Tourism identifies 
projects for implementation in consultatk>n with State 
Qovemments/UT Administrations.

Statamant

Stata'Wiaa finandal Aaaiatancaa sancOoned/nhaaad during 1999-2000 to 2001-2002

(Re. in lakhs)

ajto. SWt 199»^ 20002001 2001-2002

No. of 
projMii 
smd.

AnKNrt
sancd.

Aim
..i.. JnMOMOQ

No . 0( 
pnjacti 
tmod.

Amount
tmod.

Ant
ReleiMd

No. of 
prajecli 
ancd.

Aim
MmL

Affll
RaltsMd

1 2 3 4 5 6 7 8 9 10 11

1. Andhra Pradesh 14 242.22 12443 7 180 XX) 129 AO 6 167.85 6771

2. Assam 17 35735 92.76 12 29835 125 X)2 - - -

3. Arunachal Pradesh 11 239^8 102.18 6 49J8 1730 14 224.90 104 j40
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1 2 3 4 S 6 7 8 9 10 11

4. Bihar 7 150.75 49j01 13 32448 98.22 1 135 135

S. Chhalttsgait) - - - 3 115.28 36.75 2 30M 15XX)

6. Qoa 11 279.82 70 9 8934 27.91 9 9373 4965

7. Gujarat 23 407M 13642 19 51065 15266 11 31530 10030

8. Haryana 9 23833 155.94 6 112-63 4666 7 12544 40X)2

9. Himachal Pradesh 17 691.79 437.75 19 39729 200.79 12 157M 6363

10. Jammu & Kashmir 16 31143 226X)3 11 470.93 247.15 3 6530 55.95

11. Jharkhand - - - 6 20649 61.92 2 80iX> 030

12. Karnataka 38 89070 459A7 19 48930 24841 8 206.26 lyjoo

13. Keraia 19 772M 289 J6 7 40765 122-65 10 84167 23932

14. Madhya Pradesh 16 431 j08 174.04 12 243.21 78.22 11 25637 9534

15. Maharashtra 30 1003.69 260i1 10 27061 142i)1 13 1098J1 28431

16. Manipur 10 229XX) 70.10 18 782.77 23542 - - -

17. Meghalaya 6 80.72 20.26 5 10539 36.10 - - -

18. Mizoram 13 297.23 235 j08 13 309.19 208-66 6 75.25 41.77

19. Nagaland 16 30330 229-65 7 145 X)3 4264 6 4134 2020

20. Orissa 20 306.90 90.92 4 156.94 47-07 4 38 D5 27.12

21. Punjab 8 175 XX) 55j63 6 20330 6133 3 1730 1234

22. Ra|asthan 12 131J2 3659 22 455X)0 14347 2 5-00 230

23. Sikkim 12 118.98 4837 33 37649 17232 - - -

24. TamH Nadu 27 531.95 168 X)7 8 11363 3730 17 54263 128.77

25. Tripura 7 340.76 18760 13 333.23 15135 - - -

26. Uttaranchal - - - 7 70.19 29.78 3 6531 32XM

27. Uttar Pradesh 36 74938 24236 17 154J1 6234 5 5634 2467

28. West Bengal 6 194 jOI 7636 20 412.68 268.14 11 22965 88.63

29. A & N Islands 1 32 J7 16.18 1 1.78 069 - - -

3a Ctuuxfigsrh 4 6844 15J7 5 22.13 830 5 22.13 830
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1 5 to 11

31. Dadra Nagar Havali

32. Delhi

33. Daman & Diu

34. Lakshadweep

35. Pondteherty

1 30XX) 9.00

5 2450 12.20

10 163.89 56.24

1 8.00

1 16.28

2 AO 

857 58.96 3950

26.18 9.09 78j61 31.98

Total 422 9794.21 4148 36 343 785931 3256 34 180 489639 1646.70

Illegal Mining In Orleaa

4514. SHRI BHARTRUHARI MAHTAB: Will the 
Minieter of COAL AND MINES be pleased to state:

(a) the number of mines aiongwith the names of the 
fimu engaged in mining activity in Orissa at present, 
location and mine-wise;

(b) whether the Union Govemment are aware that 
many lease-holders are illegally and arbitrarily indulging 
in mining worK even after expiring of the lease period;

(c) if so, the details thereof; and

(d) the steps taicen by the Govemment to check 
such Hlegai mining in the State?

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD):
(a) As per infonnation maintained by the Indian Bureau

of Mines IBM), a subordinate office of the Department of 
Mines, the details of the mines aiongwith the name of 
the owners engaged in mining activity in Orissa is 
appended as Statement

(b) and (c) Under the provision of Rule 24A(6) of 
Mineral Concessions Rules, 1960, if the lessee applies 
for renewal of mining lease witMn the prescribed time, 
he can continue mining operations even after expiry of 
lease perk>d till the State Govemment conveys a decision 
on his renewal of mining lease application. Instances of 
illegal mining are brought to the notice of Central 
Govemment from time to time Responsibility of checking 
of illegal mining rests with the State Governments and 
hence detailed information in this regard is not centrally 
maintained.

(d) Under the provisions of Sectkm 23C of the Mines 
and Minerals (Devetopment & Reguiatk>n) Act, 1957, State 
Govemments have been empowered to make rules for 
preventing legal mining, transportatkm and storage of minerals.

Statement

Illegal Mining In Orisaa

Mineral District Owner Mine

1 2 3 4

1. Bauxite Koraput
Sundargarh

National Aluminum Co. Ltd. 
Orissa Industries Ltd.

Panchpaitmali
Tantra

2. Chromite Dhenkanal Ferro Aitoys Corpn. Ltd. 
Orissa Mining Coipn. Ltd.

Katt^al (FACOR) 
Kathapal (OMC)

Jaipur B.C. Mohanty & Stone (P) Ltd. 
Feno AHoys Coipn. Ltd.

Indian Metals & Feno AMoys Ltd.

Kamarda
Ostatal

ChingiNlpai Sukinda
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Keoî jhar

3. Dolofnfte

4. Firclay

5. Qraphile

Sundaigait)

Angul

Cuttack

Sundargwh

Samt>alpur

Bargaiti

Bolangir

InduiMal Ocvalopinwit Coipn. of 
OrtoM Ltd

Miarilal Mines (P) Ltd.

Oriasa Mining Coipn. Ltd.

Tata Iron & Steel Co. Ltd.

Ferro Alloys Corpn. Ltd.

Indian Charpe Chrome Ltd.

Indian Metals & Feno Alloys Ltd. 

Ottesa Mining Coipn. Ltd.

Tata Iron & Steel Co. Ltd. 

vyay Kishan Lai 

M/s. NNachal Refractories Ltd. 

K.C. Pradhan 

Konailc Minerals Ltd.

Tata Refractories Ltd.

Rungta Sons (P) Ltd.

J.K. & K.P. Jhunjhunwala 

PnMws Chandra Aganwal

Brldhi Chand Agrawal 

Diamond Graphite Ind. (P) Ud. 

Qiiidhari Lai Agrswal 

Harishonkar Kumar Sahoo 

Hbnaneu Kumar Sahu

Taiangi

SaiuabI 

Kalarangi 

Kaliapani (OMC) 

South Kaliapani 

Sukrangi

Bhimtangar (SuMnda) 

Bouia (C.O.B. Plant) 

Bangaur (ICC) 

NuasaW Old 

Bangur (OMC) 

Qomardih

Tanmura 64.30B HA. 

Telesingha 

Taiabasta East 

Taiabasta (A.K. OZA)

QhograpaO 

Bholamal 

Oahigaon 

Menka Munda 

(111.82 Acts)

Temrimal 

(27.55 Acts)

Temrimal

(36.21)

Temitmal (89.04 Acts)

Qarjadaur RF

Dudukamal

Raju Nagphen No.2

Mahuipali

Qaindlmal
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Iron Ore

Kandhamal
Nawapara

Raygada

K « o i^

Mohammad Zafarulla 

Natwarlal Agrawal

Omprakash Agrwal 

P.P. Vyas

Prabhas Chander Agrawal

Pramod Kumar Agrawal

Ramesh K'jmar Agrawal 

Tilak R^ Medlratta

T.P. Mineral Industries 

Pramod Kumar Agrawal 

Pradhan Industries 

B.D. Agrawal 

Bhaniha Minerals (P) Ltd. 

Bharat Process & Mechanical 
Engg. Ltd.

D.R. Patnaik

Esseel Mining & industries Ltd.

Baherapani

Beniamal

Oudjkamal (30.75 AC) 

Dudjkama (6.00 AC) 

DucQkama 

(74.11 AC)

Qaindimal (157.88 AC)

Tanakapani

Mahanilaha

BalMjuri

Bhaguapara

Dudukamal

(30 ACES)

Larid

Mahanilaha 

Malisira 

Bagdor &

Jamkhani

Bheramunda

Bherapani

BeniamI

Daihamunda

Saijibahal

(Bender II RF)

Madaguda R.F.

Qandabahal

Bandhamand

Urumunda

Ingan^haran

Bhadrasai

Thakuranl

Murgabeda

JailHng

Langatota
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Kaaia

H.G. Pandya & Othai*

K.C. Pradhan Chamakpur

KaNng Mining Coipn. Ud. Joniri

(31.36 AC)

Jonni

(356 AC)

Joturi

(67.14 AC)

Kamaljaat Singh AhluwaUa Noagown

Kaypaa Entarpriaaa Thakurani

Khatau Nait>harain & Co. Roida (IBS AC)

Mala Roy. Indaijit Roy & Pramjit Roy Jalahuil

Mrs. S an ^  Pradhan Battarani

NarayanI Sons

Oiisaa MkMfal D«v. Co. Ltd.

Oftoaa Mining Corpn. Ud.

Pattwik Minania (P) Ud.

Rungta Minaa (P) Ud.

8.C. Padhaa

S.N. Mohanty

Baliia

Surguturta

Balkundi

Bhadraaai

Baida Palaa Jajung 

Barapada Kaaia

Oaitari

Qandhamaidhan 

‘B’ Block 

Khanbandh 

Rolda ‘C’

8.Q.B.K. Mina 

SakaradN 

Jorlbahal 

(263.25 AC)

J^ang

Qunibada

UnctwbaU



14SS Writtan Armwer APRIL 23, 2002 to OumMom 1456

1 2 3 4

Senguddin & Co. Baida Block

Steal Authority of India Ltd. BolanI

T.B. Lai & Co. Jajang

Qandhamardan Sponge Industries Putullpani
(P) Ltd.

7. Iron Ore Keonjhar Tarlnl Minerals Deojhar

Jurudi

Tata Iron & Steel Co. Ltd. Joda East 

Khonbond

Mayuibh«r4 Blrat Chandra Dagata Bhftaramda

Sulalpat
Oinesh Chandra Das Maharajpur

Drupada Chandra Dagara Ghusuria

Ghanshyam Mishra & Sons (P) Ltd. Gorunnahisani
Lai Traders & Agencies Badannpahar
S.A. Karim Asanbani

SundarQaih Aryan Mining & Trading Corpn. (P) Ltd. Marayanposi
Bonai Industrial Co. Ltd. Nadldih
Easel Mining & Industries Ltd. Koira
Feegrade & Co. (P) Ltd. Nadidih
Qeetarani Mohanty Raikela
J.N. Patnailt Bhanjpali
Jlndal Steel & Power Ltd. Tantra Raikela & 

BandhtU
K.C. Pradhan Ganja
M.Q. Mohanty Patabeda
National Enterprises Raikela 

San Indpur
Penguin Trading & Agencies Ltd. Raikela & Tantra
Prabadh Mohanty K.J.S.T. Jaklhi Raikela
Rungta Sons (P) Ltd. Orghat 

San Indupur
Shiv Dutt Sharma • Nuagaon

Raikela
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1 2 3 4

Smt Kawtta Agaiwala Tantra

Smt. Maitri ShuMa Qonua

Steal Authority of Indte Ud. Baraoa

K«lla

Taiini Mlnarala Taharai Sonua

8. Kadin Bargait) P.K. Sahoo Khda

l^yuibhanj AjK Samanta Ray Ramohandrapur

Dnjpada Chandra Dagara H P  China day Mina

Jagdteh Minaa & Matala (P) Ud. Kadodhia

9. Laad & Zinc Sundargart) Hindustan Zinc Ud. SaigipdH

10. Umeatona Bargait) Induatrial ISav. Coipn. of Oriaaa Ud. Bahra*Bai>|lpaii

(304.3 HE)

Dungri

Koraput Bishra Paiicaa Anipavalli

Orissa Mining Corpn. Ud. ' Umpavally

(Band-32) 1300

Nawapara Industrial Dav. Coipn. of Oriaaa Ud. Damapala

Sundargarti Q.S. Shanna & Olhara 

OCL Camani Ud.

RA Jfltan

Rungta Sona (P) Ud.

S.C. Padhaa 

Sadaaiva Tilpattiy 

Shiva Camani Ud.

Staal Aulhodty of India Ud. 

Tha Biara Stona Uma Co. Ud. 

United Mlnarala 

Vi)Ky igahan Lai

Ctwndapala 

Rohanpadar 

(109.583 HEC) 

JhartKla

(893.55 HEC)

J.D.L
Jhanminda

KhatfairbatMt (177.05)

Khadawbahal 
(72.44 HEC)

Pumapani

Kiyjlaa (793.986 HECT) 

Alanda (12.57 HECT) 

Tanmuni ( 6 4 ^  HA)
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11. Manganese 
Ore

Keonjhar

Sundargarti

Bhanja Minerals (P) Ltd.

Bharat Process & Mechanical Engg. 
Ltd.

O.R. Patnail(

K.C. Pradhan

Kamaljeet Singh Ahtuwalia 

Mangilal Rungta

Orissa Mineral Dev. Co. Ltd.

Orissa Mining Corpn. Ltd.

Patnaiit Minerals (P) Ltd. 

Rungta Mines (P) Ltd.

S.C. Padhee 

S.N. Paul

Tata Iron & Steel Co. Ltd.

Aryan Mining & Trading Coipn. (P) Ltd. 

K.C. Pradhan 

Matadin Sarda

Orissa Manganese & Minerals (P) Ltd.

Inganijharan 
(6.25 AC)

BhadiBsai 
(7.11 AC)

K.S. Group

Thakurani

Hormotto

Paredipada

Panduliposi

Slljora Kalintati

Belkundi

Bhadrasal

Dubna

Roida

S.Q.B.K. Mine

Sermda Bhadrasahi

Jaribahal

Katasai

Banspani

Katasai

Banwbari

Joda West

Tiringpahar

Mahulsukha

Nuagaon

Khajunlih

Mandajoda

Bhanji-Kusum

Kusumdih

Orahurl

Patmunda

Sanpatholi

TentuMihl
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12. PyarophytHte K«0(̂ har

13. Quartzlte Baude

14. SHUmanite

15. Steatite

Sonapur

Ganjam

Maymthanj

Samalpur

Sundargaih

Rungta Minoa Ltd.

S.K. Motwnty

Sun Alloys & Mtneiala Ltd. 

Tartnl Minerals 

Tata Iron & Steel Co. Ltd. 

Zenitt) Mining (P) Ltd. 

Banwari Lai Newatia 

Keoî har Minerals (P) Ltd.

Sanjay Pratap

Indian Metals & Cart)ide Ltd.

N.C. Dass 

K.U. Ragiiua Rao

Indian Rare Earths Ltd.

Kamalandu Kumar Das 

J.R. Tfipathy

Parabeas Chandra Agrwwal 

Shiv Dutta Shaima

Kolmong

Qanua

Nuangaon

Patmunda

Nuagaon

Malda

Qanua

Madrangajure

Anjor

BhaUadlhl

Ambadahara

Bonsmal

Sekamal 

(26.037 HA)

JosNpur 

TelipaU 

(69.08 HA)

Oecom (Orissa Sands 
Comx)

Khadi Khanla-il 

Khadl Khania-I 

Podapara

Paeaenger FacUltiea at Aliporte

4515. SHRI A. BRAHIMANAIAH;
SHRI K. YERRANNAIDU:
OR. RAJESHWARAMMA VUKKALA;

Wyi the Minister <A CIVIL AVIATION be pleased to 
stale:

(a) whether the Government are aware of the sorry 
state of affaiiB at mtematior»al and domeeHc ■‘'POrtJ'w 
deeerlbed in the ‘Indian Ejiprees’ dated March. 23. 2002 
under the caption ‘Red caipet. blade holê ;

(c) the action taken to fix the responelbaNies for poor 
end shoddy maintenance of the airports?

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) to (c) The information is 
being ooleclsd and wll be laid on the Table of the Sabha.

[TnntUbonJ
Northern CoeifMds Limited

4516. OR. BAURAM: WW the IMinisler of COAL ANO 
mines be pleased to

(b) if so, the stepe taken or propoeed to be taken 
on each of the points menttoned therein and Improve the 
passenger facflWes; and

(a) the detirils in regard to producAon. prom/IOM eiMl 
msnpoiwer of the Northern CoaMelds Limited (NCL) during 
the last three yeera, yeer-w(se;
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(b) the pefcwHage of other Important components In 
wages, capital cost, power, store and production coet 
during ttw said period;

(c) whether the profit has decHned to fall in manpower 
and wages;

(d) if so. the facts and details thereof; and

(e) the remedial steps taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD):
(a) The coal production, profit and manpower of Northern 
Coalfields Limited during the three years 1998*99 to 
2000^0  ̂ are given below:

2000-2001 1999-2000 1998-1999

Coal productkm (miUkm tonnes) 41.400 38.428 36.518

Profit before tax (Rs. crores) 1025.05 936.87 802.14

Manpower as on 31st March 17166 17242 17193

The finn figures of profit/toss for the year 2001-2002 wlH be available after audit and adoption in the Annual General 
Meeting of the company.

(b) The percentage of various cost elements in the production cost during the three years are given below:

Cost elements 2000-2001 1999-2000 1998-1999

Salary & Wages 15.64 14.85 16.68

Stores 34.78 35.33 35.01

Power 10.25 10.33 * 10.58

interest 2.93 2.58 6.43

Depreciation 18.53 18.69 15.32

Other items 17.87 18.22 15.98

Total 100.00 100.00 100.00

(c) There is no decline in the profit in the NCL; in 
fact, the profit before tax has increased.

(d) and (e> Do not arise in view of answer given In 
part (c) of the question.

[English}

Unviabte Routes of Indian Alrtlnee

4517. SHRIMATI SHYAMA SINQH:
SHRI AOHIR CHOWDHARY:

Win the Minister of CIViL AVIATION be pleased to 
state:

(a) whether the Indian Airlines have been plying Ks 
services on several economically unviable routes;

(b) If so, the details thereof and tlw quantum of 
losses sirfierad on such routes during Ih9 last three years:

(c) whether the Qovemmenfs policies have been 
causing losses to the Indian Airtines; and

(d) if so, the steps taken by the Qovemment to revise 
its policies to make Indian Airlines ptoHtable?

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) and (b) The details of 
sen/ices operated by Indian AMines and its whoity owned

the last three years are as foikiws:-

Year No. of 
seivices

Loss per 
Annum 

(Ra. In crores)

1998-1999 43 23.74
1900-2000 26 16.46
2000-2001 53 78.22
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(c) and (d) Ministiy of CivU Aviation has laid down 
Route Dispersal Guidelines vide its order dated 1st March, 
1994 with a view to achieving better regulation of air 
transport services and taking into account the need for 
air transport services of dUferent regions in the country. 
Subject to compliance of these guidelines, it is upto the 
airlines to provide air services to specific destinations 
depending upon the traffic demand and commercial 
viabHity.

Indian Airlines is, however, deploying nearly 16.2% 
of capacity against 10% mandated in Route Dispersal 
Guidelines for Category-ll routes as a part of their social 
commitment. Government has at present no plans to 
review the existing guidelines. However, the suggestions 
made by Indian Airlines to improve its financial 
performance, are considered from time to time by the 
Government and necessary action is taiten iceeplng in 
view the social obligations and other constraints.

[TranslationJ

Plant Varieties and Animal Species

4518. SHRI THAWAR CHAND GEHLOT:
SHRI SURESH PASI:

Will the Minister of AGRICULTURE be pleased to 
state:

(a) the total numt>er of plant varieties and animal 
spades found in the country;

(b) the extent of plant varieties and animals species 
increased/decreased during the last three years;

(c) whether the said varieties and species have been 
got patented;

(d) if 80, ttie number thereof; and

(e) the steps being taken by ttie Government to 
increase and improve the plant varieties and animal 
species?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) About 45,364 of plants including 17,500 of higher 
plants, and 81,292 animal species have been 
taxonomlcally descra>ed from India. About 360 crop plant 
8P«:ies are cultivated and about 130 breeds/varieties of 
famt animals and poultiy are found In the country.

(b) There is no perceptible change in the plant or 
an*mal species during the last three yeare.

(c) Patenting of plant varieties and animal species is 
not provided by law in the country. For plant varieties, 
however, an Act, namely, Protection of Plant Varieties 
and Farmers’ Rights Act. 2001 (53 of 2001) has been 
enacted, which shall be enforced after the Rules and 
Procedures are framed and passed by the legislative 
process.

(d) Not Applicable.

(e) Research efforts in both public and private sectors 
are going on to develop new and improved varieties of 
various plants and on conservation of plant species. 
During the last three yeare (1999-2000 to 2001-2002), 
the number of accessions of crop plants and their wild 
relatives increased from 1,88,699 to 2.27,904 in the gene 
bank at the National Bureau of Plant Genetic Resources. 
New Delhi.

Several projects on genetic improvement of 
indigenous animals through selective breeding are 
operating under different animal specific institutes. Also, 
the description of animals popuiatkMts, their evaluation 
and sustainable utilization is being carried out through 
sclentifk: surveys of the animal genetic rssouroes by the 
Nattonal Bureau of Animal Genetic Resources, Lucknow.

[English)

Health Survey by WCL

4519. SHRI NARESH PUGLIA; WHI the Minister of 
COAL AND MINES be pleased to state:

(a) whether the Westem Coalfields Limited (WCL) 
has conducted a health survey in July>September, 2001 
In the villages surrounding Its mines in the Chandrapur 
district of Maharashtra;

(b) if so. the details thereof, tocation wise;

(c) the composition of the said survey team;

(d) the outcome of the sunrey; and

(e) the measure* taken for treatntent of people living 
In these villages for any disease due to air pollution?

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI rAv I SHANKAR PRASAD):
(a) Yes, Sir.

(b) The details of survey conducted by WCL area- 
wise are given as under;
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Village No. of Persons Investigated

Anvat 486

Charwat 391

Mana 107

Sindewahi 512

Tukum 432

Babupeth 610

Brahanv>uri 521

(c) Th« composition of Team is as under:

Investigation Team:

Dr. Jayant Deopujari, Ph.D., Ayurveda.

Dr. Unwsh Agnval, MS

Dr. Tanuja Haldhar, M.B.B.S.

Dr. Ritu Shriwastava, B.E.M.S.

Mr. Shantanu Puranllt, M.Sc. Tech., M.Sc. ENV.

Mr. J.C. Khante, M.Sc.

Mr. Nliluinth BellOiode, M.A.

Mr. Umalwnt Rode, B.Sc

Data Analysis Team:

Dr. M.B. Fulare, HOD, P&SM, Qovt. Medical College. 

Dr. Q.S. Jogdand, HOD. Epidemiology 

Dr. Ashok Jadhav, Asst. Professor.

Mr. Ravindra Mane, M.Sc. Statistics.

(d) When compaied with the health status in control 
locations i.e. places where no coal mines are located, it 
was found that the health status In uit>an and rural areas 
in the vicinity of coal mines in Chandrapur District is 
similar.

(e) Does not apply in view of reply to part (d) above.

IMnee lit Tamil Nadu

4520. SHRI P.D. ELANOOVAN: Will the Minister of 
COAL AND MINES be pleased to state:

(a) the number of Mica, Magnealte, Bauxite, Quaitz 
and semi precious stone mines found in Tamil Nadu;

(b) the details of the said mines given on lease to 
private sector and public sector companies in the State 
alongwith area in acres during each of the last three 
years, location>wise;

(c) the terms and conditions laid down in this regard;

(d) the revenue earned therefrom during the said 
period;

(e) whether the Government have conducted any 
study for further exploration and identification of said mines 
in the State; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD):
(a) and (b) As per infomiation furnished by the Indian 
Bureau of Mines (IBM), a subordinate office under the 
Department of Mines, the number of reporting working 
mines for mica, magnesite, bauxite, quartz and semi 
precious stones currently in Tamil Nadu are as follows:

Minerals Number of Mines

Mica Nil

Magnesite 7

Bauxite 7

Quartz 23

Semi Precious Stone Nil

The details of the said mines given on lease to 
private sector and public sector alongwith location and 
area (in acres) during 1996-1999, 1999-2000 and 2000­
2001 are given in the enclosed Statement.

(c) The terms and conditions for grant of mining 
leases have been laid down under Mines and Minerals 
(Development Regulation) Act, 1957 and Minerals 
Concession Rules, 1960.

(d) Revenue (Royalty and dead rent) from mining 
leases is collected and retained by the State Governments 
and as such this information is not centrally maintained.

(e) and (f) Recently no such study for further 
exptoration of Mica, Magnesite, Bauxite. Quartz and semi 
precious stone has been conducted in the State of Tamil 
Nadu by Geologtoal Survey of India, a subordinate office 
of this Department.
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area (In acrea)

Mineral Sector No. of Mines Total Area in 
Acres

Location
district-wise

Bauxite Public
Private

Nil
5

Nil
574.26

NU
Namakkal : 3 
NHgiri : 1 
Salem : 1

Magnesite Put)Nc
Private

2
7

2322.29
900

Salem : 2 
Salem : 7

Quaitz Public
Private

Nil
19*

Nil
39.36

NU
Coimbatore : NU 
Dindigul : 2 
Erode : 9 
Kanir : 4 
Namakkal : 3 
Salem : 1

‘Lease area in respect of six mines are not available wHti IBM

For Vne year 1999-2000

Mineial Sector
•

No. of Mines Total Area In 
Acres

Location
<flstrict-wise

Bauxite Public
Private

NU
7

Nil
1087.79

NH
Namakkal : S 
NUgiri : 1 
Salem : 1

Magnesite Public
Private

2
6

2322.28
892.02

Salem ; 2 
Salem : 8

Quartz Public
Private

NU
20-

NU
33.65

Nil
Colmbators : Nil 
Dindigul : 3 
Erode : 7 
Karur : 5 
Namakkal ; 3 
Salem : 2

UM In rMpM of tan nUnM ara not avaNaMa wtth IBM



1471 Writtm Anawsr APRIL 23, 2002 to Queattona 1472

For the ysar 2000-2001

Mineral Sector No. of Mines Total Area in 
Acres

Locatk>n
district-wise

Bauxite Pubik: Nit Nil NU
Private 7 1087.79 Namakkal ; 5 

Nilgiri : 1 
Salem : 1

Magnesite Public 2 2322.29 Salem : 2
Private 5 655.18 Salem : 5

Quartz Public Nil Nil Nil
Private 23* 33.65 Coimbatore : 1 

Dindigul : 4 
Erode : 7 
Karur : 5 
Namakkal : 3 
Salem : 3

arts In raspcct of 13 mina* are not avallabla with IBM 

MoU batWMn State Qovemment*

4521. SHRI ANANORAO VITHOBA ADSUL; Will the 
Minister of TOURISM AND CULTURE t>e pleased to state:

(a) whether the Qovemment of Goa has signed any 
Memorandum of Understanding with any other State to 
boost tourism in the State;

(b) if so, the details thereof;

(c) whether other States are also being encouraged 
by the Union Qovemment to sign such MoUs among 
themselves to boost tourism in their respective States; 
and

(d) if so. the details thereof?

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAQ MOHAN); (a) and (b) No, Sir. However, the Goa 
Tourism Development Coiporatlon Limited has signed 
MoUs with Kerala, Karnataka and West Bengal Tourism 
Development Corporations.

(c) and (d) These are matters to be decided by the 
concerrted States and Public Sector Undertakings.

Security Lapse at Coimbatore Airport

4522. SHRI GUNIPATI RAMAIAH;
SHRI SUBODH MOHITE:
SHRI B.K. PARTHASARATHI:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether security lapse was reported at the 
Coimbatore Airport as nearty 25 approach light fittings on 
the runway were found missing recently;

(b) if so, the details thereof; *

(c) the total amount lost in the theft;

(d) whether lending of aircraft has taken place without 
proper approach lights at nights; and

(e) the steps taken by the Government to avok) such
incidents? '

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) to (c) An incident of theft 
was reported at Coimbatore airport on 27.1.2002 in which 
25 approach light ftttings/bulbs were found missing. The 
entire stolen property worth Rs. 50,000 has since been 
recovered.

(d) Five flights operated during night hours at 
Coimbatore Airport without the use of Approach lights. 
However, these operations did not violate any sHpuloted 
norms for landing during night hours.

(e) Central Industrial Security Force is now regulaily 
patrolling around the perimeter wall.

Regulatory Authority for Airline Sector

4523. SHRI SUSHIL KUMAR SHINDE: Will the 
Minister of CIVIL AVIATION t)e pleased to state:
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(a) whether as a part of a new CMi Aviation Policy, 
the Government propose to convert the Directorate 
General of Civil Aviation into an independent regulatory

available), the pefcentage of total conaumption expenditure 
for various Item is as under-

authority looking after all technical issues including 1. Food — 67.00%
security, air-worthiness of aircraft and licensing of new 
players etc.;

2. Clothing — 8.54%

3. Housing — 8.67%
(b) if so. the precise nature and constitutk)n of the 

regulatory authority; and 4. Education — 3.14%

5 Health — 2.59%
(c) the steps taken or being taken by the Govemment (medical care)

in pursuance of this decision?
(c) to (e) The Govemment have tomnulated a number

THE MINISTER OF CIVIL AVIATION (SHRI SYED of welfare schemes for the woricers in the unorganised
SHAHNAWAZ HUSSAIN): (a) At present no such proposal 
is under the consideration of the Government.

(b) and (c) Do not arise.

Wages to Workers of Organised and 
Unorganised Sector

4524. SHRI SADASHIVRAO DADOBA MANDUK: 
SHRI SUKDEO PASWAN:

WHI the Minister of I^BOUR be pleased to state;

(a) the average monthly wages/salariee being paid 
to the workers and employees in the organised and 
unorganised sector separately;

(b) the percentage of their earnings being spent on 
food, clothing, housing, education and health etc. 
separately;

(c) whether the Government have formulated any 
schemê pian for their welfare;

(d) if so. the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
I^BOUR (SHRI MUNI LALL); (a) As per the Annual 
Suwey of Induatries (Factoiy Sector), 1998-1999. the 
everage nwnthly wages/emoluments to a worker and an 
•mptoyee come to Rs. 3251 and Rs. 4331 rsspectively. 
As regards wages In unorganised sector, minimum wages 
for unskilled workers in the Central sphere range from 
Rs. 52 to Rs. 67 per day.

(b) As per the Working Family Income & Expendtture 
Sun«y for Industrial Workers tor the year 1981*82 (latest

sector for workers emptoyee in BeedI industiy, non-coal 
mines and cine industry. The welfare schemes for these 
workers include the provisions for health, housing, 
education, social security, recreatkm etc. A Centrally 
Sponsored Scheme for rehabilitatton of Bonded Labour 
has also been launched. A social security scheme for 
agricultural workers, namely, ‘Krishi Shramik Samajik 
Suraksha Yojana - 2001* has been launched w.e.f. July,
2001. The scheme which is being implemented through 
Lie, envisages IHe-cum-death Insurance, money-back 
penston and superannuatton benefits.

Welfare Scheme for BeedI Workers

4525. SHRI VIRENDRA KUMAR; WUI the Minister of 
LABOUR be pleased to state;

(a) whether the Government have sponsored any 
Central Scheme for the welfare of i>eedi workers; and

(b) if so, the details thereof?

THE MINISTER OF LABOUR (SHRI SHARAD 
YADAV); (a) and (b) Government is running a number of 
welfare schemes in the fields of Health, Housing. 
Education, Recreation and Social Security under the Beedi 
Workers Welfare Fund for the benefit of beedi workers 
and their dependents. A list of such schemes is given in 
the Statement endoeed.

8M»m0nt

List of W0lfan S ch fim  for B—a  Wotkan

A. HEALTH

1. Static-cum-Moblie/State Allopathic and Static 
Ayurvedic Dispensaries.

2. Scheme for Reservation of beds in T.B. 
Hospitals.

3. Scheme for Domiciliary Treatntent of t>eedi 
woriwrs suffering from T.B.
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4. Scheme for Treatment of Beedi Workers
suffering from Cancer.

5. Scheme for Treatment of BeedI Workers
suffering from Mental Diseases.

6. Scheme for Treatment of Beedi Workers
(including Gharkhata Workers) suffering from 
Leprosy.

7. Grant of Financial Assistance to Beedi Workers 
for purchase of Spectacles.

8. Maternity Benefit Scheme for Female Beedi 
Workers.

9. Scheme for payment of Monetary Compensation 
for Sterilisation to Beedi Workers.

10. Re-imbursement of expenditure as financial 
assistance to Beedi Workers in respect of Heart 
Disease.

11. Re-imbursement of expenditure as financial 
assistance to Beedi Workers in respect of Kkiney 
Transplantation.

B. SOCIAL SECURITY:

1. Group Insurance Scheme

C. HOUSING:

1. Integrated Housing Scheme.

2. Grant of subsidy to Co>operative Societies of 
Beedi Industry for construction of worksheds and 
godowns.

D. EDUCATION

1. Award of Scholarship to the Children of Beedi 
Workers (including Gharkhata Beedi Workers).

2. Composite Scheme for Financial Assistance to 
the School going children of Beedi Workers for 
supply of one set of dress, slates, note books 
and text t>ooks.

3. Payment of inoenUves on passing final University/ 
Board examinations from High School onwards.

4. Scheme to provkJe incentive/financiai assistanoe 
of Rs. 2 to female chiklren of Beedi Workers, 
on the basis of attendance in schools.

E. RECREATION:

1. Establishment of Audk)-Vi8ual Sets/Cinema Vans/ 
Exhibition of Rims.

2. Organising sports, games, social and cultural 
activities for Beedi Workers.

3. Holiday Home Scheme for Beedi Workers.

4. Supply of T.V. Sets to Beedi Workers Industrial 
Co-operative Societies.

5. Establishment of Community Hall in Beedi 
Wortcers Housing Colony with colour T.V. Set.

Funds to States under NRCP

4526. SHRI G. PUTTA SWAMY GOWDA:
SHRI C. SREENIVASAN:
SHRI PRAKASH V. PATIL:
SHRI R.L. JALAPPA:

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state:

(a) the total amount released by the Union 
Govemment to each State under the National River 
Conservation Programme (NRCP) and such other 
schemes since 1998, State-wise and year-wise;

(b) whether a number of proposals/projects from 
various States have been received by the Union 
Govemment for release of funds othenwise under the 
NRCP to take up the wort< of Environment Action Plan in 
different cities;

(c) if so, the details thereof, State-wise; and

(d) the action taken by the Union Govemment on 
each of the sakJ proposals/projects alongwith their present 
status indicating the time by whfch the work is likely to 
start and complete in each case?

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) The National River Conservatkm 
Plan covers pollution abatement wortcs in 152 towns atong 
the poUuted stretches of 27 rivers spread over 16 States. 
The total amount release by the Union Govemment to 
each State under the Nattonal River Conservation Plan 
since 1998 State-wise and year-wise is given in 
Statement-1 enclosed.

(b) to (d) The details of new proposals received from 
various States are given in the Statement-ll enclosed. 
New projects are conskleted on the basis of poButton 
load and availabHily of funds under the Plan.
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Natfona/ RA«r CktnservaHon Plan and QAP Phasa-N 

Fund Releeaad (As on 31.03.2002)

(R$. in lakht)

SI.
No.

Action
Plan/
State

1998-99 1999-2000 2000-01 2001-02 Total

1 2 3 4 5 6 7

A. NATIONAL RIVER CONSERVATION PLAN

1. A.P. OXX) 67739 OjOO 113XX) 79039

2. BIhar 0.00 OjOO 100XX) oao 100 jOO

3. Gujarat 220.00 1713A2 500XX) 97700 341032

4. Karnataka 90X30 435.65 309XX) OXX) 83435

5. Maharashtra 0.00 233.00 1199.88 1531.20 2964X»

6. M.P. SOOiX) 1150J7 698/43 OXX) 2348.70

7. Orissa oao OM 77 XX) 30000 377 XX)

8. Puî ab SOOJOO 1295XX) 65130 1507XX) 395330

9. Rajasthan 0.00 50XX) OJOO OXX) SOOO

10. Tamllnadu 90JOO 64957 2896jOO 740130 11037J7

Total 1400iXI 6205.00 6432.11 11830XX) 25867.11

B. GANGA ACTION PLAN PHASE-II

(I) Yamuna AcUon Plan

1. Delhi 200XX) 125X)0 6750 OOO 39250

2. U.P. 470000 5410XX) 1670XX) 72200 12502XX)

3. Haryana 2650XX) 1482 XX) 697XX) OOO 4829XX)

Consultants 15135 18473 55 >16 7537 46731

Total 770155 7201.73 2489.96 79737 18191.11

EXTENDED PHASE (YAP)

1. Delhi - - - 7240.22 724022

2. U.P, - - - 2808.91 2808.91



1479 Wrttltn Answer APRH. 23. 2002 to OuM«br» 1480

3. Haryana

Corouttants

2300.00 2300XX) 

OjOO

Total 0.00 0.00 0.00 12349.13 12349.13

Total (YAP) 770155 7201.73 2489.96 13147 X)0 3054024

Qomatl Action Plan 

U.P. 0.00 118.22 658.00 500XX) 127622

Total OJOO 11822 658XX) S00X)0 127622

Damodar Action Plan 

Bihar 0.00 0.00 186.12 0.00 186.12

W.B. 0.00 0.00 0.00 0.00 0.00

•*-> 0.00 OXX) 0.00 OJOO 0.00

Total 0.00 0.00 186.12 •0.00 186.12

Qanga Action Plan-lh(Maln Siam)

U.P. 500.00 1318.29 1737.60 1207X30 4762 39

Bihar OJOO OJOO 100.00 0.00 100 XX)

W.B. 400.00 400jOO 150.00 500XX) 1450.00

CETP - - - 1141X)0 1141XX)

Total 900.00 171829 1987AO 2848i)0 7453JB9

Ganga Action Plan Phaaa-ll (Supmme Court Towns)

U.P. 150.00 0.00 0X)0 OJOO 150XX)

Bihar OXK) 0.00 OJOO OJOO OXX>

W.B. 0.00 0.00 OJOO OJOO OM

Total 150.00 0.00 OJOO OJOO tSOJOO

GAP'II (Total) 875155 903824 5321A8* 1649SXX) 3960647

G. Total (A>B) 1015155 1524324 11753.79 28325X)0 6547358

t

(li)

1.

(Ifl)

1.

2.

(iv)

1.

2.

3.

M

1.

2.

3.
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SttlammMT

The Stat-¥irise details of new proposals recehfed from the <mtermA States. In addition to the already
approved profects under NRCP, am ^ven behw

SI.
No.

Name of the Project State Estimated ooet 
(Ra. in crore)

1. Sewage Collection and Treatment System at Puri Orissa 48

2. Pollution abatement of rivers Dhansiti and Diphu at Dimapur Nagaland 87.88

3. 11 towns along Beas river Himachal Pradeeh 7841

4. Khuakhai and Daya rivers at Bhubaneshwar Orissa 392 JOO

5. 15 towns along Yamuna Haryana 72JS0

6. Amritsar town along river Ravi Punjab 394.00

7. 4 towns atong river Jhelum J & K 28442

8. 33 towns along Ghaggar river Punjab S36D0

9. 21 towns along Qhaggar river Haryana 345 J5

10. Sewerage scheme for Ambur Municipality in Tamil Nadu 
for pollution abatement of river Polar.

Tamil nadu 3050

11. Pollution abatement of river Pamba. Kerala 272 JO

12. Abatement of pollution of Kolavoy Uke in Chengalpattu town. Tamil Nadu 4030

13. Conservation of Musi river, various pollutton abatement schemes 
at Hyderabad

Andhra Pradesh 372.94

14. Environment Actkwi Plan for Bangatore city for pollutton abatement 
of river Cauvery & Pennyar.

Karnataka A627

15. Kolhapur town akmg Panchganga river. Maharaahtim 84 AS

16. Envirorwnental upgradation Phase-1 of Panaji city. Qoa 14.10

17. Two towns atong KaN Nadi Uttar Prwtoeh 26.19

18. Wai town atong Kristma river Meharaahtra lOiX)

[Translation]

Externally Aided EnvlroraiMntal Proi«et

4S27. SHRI SUNDER LAL TIWARI:
SHRI SATYAVRAT CHATURVEDI: 
SHRI A. VENKATESH NAIK:
SHRI RAMSHETH THAKUR:

Wn lh« MinMer ol ENVIRONMENT AND RDRESTS 
be pieaeed to

(a) the 
launched or

of the environmental project* tiekig 
to be launched In the country with 

kidudhto WofM Bank and Japan, 8IM»-



1483 Wflttm Anew0r APRIL 23, 2002 to Oueathm 1464

(b) the total amount received from the external 
agencies for the purpose, project-wise and agency-wise; 
and

(c) the progress made so far in each of the said 
proj«^7

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) to (c) The information is being 
collected and will be laid on the Table of the House.

Minimum Wages to Workers

4528. SHRI LAXMAN GILUWA:
SHRI RAVINDRA KUMAR PANDEY:
SHRI RAJESH RANJAN ALIAS PAPPU 

YADAV:

Will the Minister of LABOUR be pleased to state:

(a) whether the Government are aware that labourers 
working in factories and construction companies in vartous 
States are not being given the statutory dues/minimum 
wages and other facilities;

(b) if so, the details thereof for the last two years;

(c) whether such acts are being committed in 
connivance of labour officers with factory owners in 
violation of labour laws;

(d) if so, whether the Government have investigated 
the matter; and

(e) if so, the action taken against the erring officials?

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL): (a) and (b) Under the 
provisions of Minimum Wages Act, 1948, trath Central 
and State Government are the appropriate Government 
to fix, revise and enforce the minimum wages in respect 
of the scheduled employments under their respective 
jurisdicttons. Construction is a scheduled emptoyment both 
In ttw Central and the State Sphere and the workers 
engaged In this ennploynient are paid the minimum wages.

The enforcement of the Minimum Wages Act is 
secured at two levels. In the Central Sphere, it is ensured 
through officers of Central Industrial Relatiorts Machinery 
and in the State Sphere through State enforcement 
machinery. The officers of these machineries are 
appointed as Inspectors under the Act. They conduct 
regular inspections of the estat>lishmen1s and advise the 
emptoyers to pay the shortfall of wages, whenever they 
come across any case of non-payment or less payment

of minimum wages to the worker. There are legal and 
penal provisions also in the Act against the defaulting 
emptoyers.

(c) to (e) As and when such acts of unbecoming 
nature are repotted necessary action is taken against the 
delinquent officer.

Los* due to Attacks of Elephant*

4629. SHRI VISHNUDEO SAI: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state:

(a) the States where natural habitats of elephants 
are found in India alongwHh the number of elephants in 
each State;

(b) the details of incidents of exodus of elephants 
from their States alongwith the extent of loss of life and 
property caused by their attacks on human lives during 
the last three years; and

(c) the details of action taken to check such incidents 
alongwith the results obtained therefrom?

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) Wild elephants are found in 17 
States/Union Tenltories in the country. The names of 
these States/U.Ts along with the lateet estimates about 
their elephant population are as follows:

StateAJ.T. Number

1 2

Aninachal Pradesh 1607

Assam 5312

Meghalaya 1840

Nagaland 147

Mizoram 28

Manipur 10-15

Tripura 35-50

West Bengal 327

Jharkhand 618

Orissa 1827
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1 2 1 2

Uttaranchal 1507 Andaman & Nicobar 40-70

Uttar Pradesh 70-100 Total 28232-28317
Tamil Nadu

Karnataka

Kerala

Andhra Pradesh

2971

6088

5737

73

(b) the home ranges of elephants are quite large 
and very often their range transcends the boundaries of 
the States. As such, the inter-state movement of elephants 
is a normal phenomenon. Details of damage caused by 
elephants during the last years (1999-2000, 2000-2001 
and 2001-2002), as provided by the Chief Wildlife 
Wardens of the concerned States, is given bekiw:

State/U.T. Human Deaths Crop Damage Remari«

Atunachal Pradesh 2 1161 cases 4 injursd

Assam 131 Not assessed —

Meghalaya 7 1914 ha. 349 huts

Nagaland 12 2801 ha. 108 huts

Mizoram 1 Not reported —

Tripura 1 Not reported —

West Bengal 1S6 8129 ha. 3300 huts

Jhartdiand 84 1S60 cases TUI Dec. 2001

Orissa 108 3240 ha. 1227 huts

Uttaranchal 10 291 ha. 4 injured

Chhattisgarh 13 Not reported —

Tamil Nadu 51 671 cases 18 ityjurwl

Karnataka 86 26031 cases Tm Oct 2001

Kerala 12 Not reported —

Andhra Pradesh 1 12 ha. —

Andaman & Nicobar 3 Not reported —

Total 678 persons 16387 ha.-f29433 cases —

(c) Th« usual mettwds adoptad »>y tnm Stale Fonaat 
DeparlmentB tor deattng w«h ttw probtem of dapredaiton 
by elephants comprise the following:

1. Chasing away elephants with the use of 
crackers, search lights, drums etc.

2. Scaring away elephants by deploytng trained 
elephants (l.e. kunkUi-

3. Creating eiephanl-proof tMrriers (trenohee and 
energized fencing).
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4. Proclamation and elimination of confirmed 
human-klllera under Section 11 of the Wildlife 
(Protection) Act. 1972.

5. Translocation of problematic elephants using 
tranquilizing equipments.

6. Capture and domestication of problematic 
elephants under Section 12 of the Wildlife 
(Protection) Act, 1972.

7. Payment of ex*gratia for loss of human life and 
property.

All these methods are short-tenn measures and they 
provide immediate relief to the victims of elephants 
depredation. Efficacy of these measures depends upon 
many factors. Elephants tend to become immune to 
crackers and searchlights in the long run. Most of the 
States lack sufficiently trained elephants {kunkis) and 
expert staff capable for capturing elephants and handling 
tranquilizing equipments. The translocated elephants 
sometimes have a tendency to return to their home range. 
Domestication of elephants is limited due to restricted 
demand for such elephants. Elephant-proof trenches and 
energized fencings need regular maintenance and 
protection against damage by miscreants. In some States, 
the rate of payment of ex-gratia for toss of human life 
and property is insuffk:ient and the process involved is 
often compltoated and time consuming.

The long temi measures for dealing with the problem 
comprise—protection and improvements of habitat by 
planting fodder species for elephants, freeing the corridors 
used by elephants for their movements from human 
interference and motivating the farmers to cultivate such 
cash crops as are not favoured by the wikJ elephants.

Qovemment of India provkles financial assistance to 
the State Governments under Project Elephant for both 
short-term and long-term measures for dealing with 
elephant depredation. Government of India has also 
advised the State Governments to enhance the rate of 
payment of ex-gratia in case of human deaths caused by 
wiki animals to Rs. 1 lakh. Qovemment of India has 
provMed Rs. 52.43 Crores to the States under the Pro|ect 
since its inception in 1992.

[Engttsh]

Regulatory Authority for Mining Sector

4S30. SHRI SUBODH MOHITE: Will the Minister of 
COAL AND MINES be pleased to state:

(a) whether the Qovemment have chalked out any 
plan to boost the flow of Foreign Direct Investment (FDI) 
in the mining sector;

(b) if so, the details thereof;

(c) whether the Qovemment propose to set up 
exclusive regulatory authority for the mining industry;

(d) if so, the details thereof;

(e) if not, the reasons thereof; and

(f) the measures proposed to reduce the existing 
gap between the level of mining technotogy in the country 
and developed countries?

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR' PRASAD):
(a) and (b) The Government has liberalized its FDI policy 
in the mining sector which allows foreign equity holding 
upto 100%, on the automatic route for all minerals (except 
diamonds and precious stones). This covers exploration, 
mining, mineral processing and metallurgy. In the case of 
diamonds and precious stones, foreign equity upto 74% 
is allowed on the automatic route for both exploration 
and mining operations. However, pro(x>sals seeking higher 
than 74% foreign equity for diamonds & precious stones 
are considered by the Foreign Investment Promotion 
Board (FIPB). The Mines & Minerals (Development & 
Regulation) Act, 1957 has also been suitably amended 
to make it more investor friendly. The Department of 
Mines has been utilizing various national and international 
fora to publicise the liberalized FDI with a view to attract 
foreign investment into the Indian mining sector. The 
Government has also put in place a monitoring 
mechanism to review the implementation of approved FDI 
projects.

(c) to (e) Not for the present

(f) The mining sector has been lit)eralized with a 
view to attract advance technology from developed 
countries.

National Afforestation and Eco-Developinent Board

4631. SHRI PRABHUNATH SINGH: WHI the Minister 
of ENVIRONMENT AND FORESTS be pleased to state:

(a) the date on whk:h the National Afforestation and 
Eco-Development Board was constituted alongwith the 
details of Its aims and. objectives;

(b) whettier its aims and objectives have since been 
achieved;
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(c) H so, the extend thereof and if not, the reasons 
therefor; and

(d) the steps taken or proposed to be taken by the 
Government to achieve ttKwe targets?

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) The National Afforestation and 
Eco-Development BoanJ was constituted on 26.8.1992 in 
the Ministry of Environment and Forests with the objective 
of promoting afforestation, tree planting, ecological 
restoration and eco-development activities in the country.

(b) and (c) Since its inception, schemes for an area 
of 1.3 million ha. (approximately) degraded forests has 
been brought under forest plantations through Centrally 
Sponsored Schemes of Integrated Afforestation and Eco­
Development Project Scheme, (lAEPS) Area Oriented 
Fuelwood and Fodder Project (AOFFP) and Non-Timber 
Forest Produce including medicinal plants (NTFP).

(d) Since the 9th Plan, people’s partKipation has been 
given a special thrust in all afforestation programmes 
implemented by NAEB. In order to provide further fillip to 
people's partidpatton in joint forest management, the m«yor 
afforestation programmes have been restnictured for 
convergence under the National Afforestation Scheme 
(NAS) from Tenth Five Year Plan. The National 
Afforestation Scheme (NAS) will be implemented through 
Forest Development Agency to be set up at Forest 
Division level in the country.

Policy Framework for Agricultural Extension

4532. SHRI Q.S. BASAVARAJ: Will the Minister of 
AGRICULTURE be pleased to state:

(a) whether the Govemment are finalizing a polfcy 
framewotlt for agricultural extension;

(b) if so, whether the extenston policy is likely to tw 
operationalised during the Tenth Plan through the 
Centrally-sponsored scheme and ‘Extenston Support to 
Sates’: and

(c) if so, the tinw by whteh the poltey is likely to be 
made applicable?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) and (b) Yes, Sir.

(c) The Pottcy Framewoik for AgrfcuHural Extenston 
» proposed to be made iw»fcaWe in the Tenth Plan.

CominMM to Study SWIng In fttvM*

4533. SHRI T.T.V. DHINAKARAN: Will the Minister 
of WATER RESOURCES be pleased to state:

(a) whether the ContmMtee under the Chairmanehtp 
of Dr. B.K. Mittal has been set up to eUJdy the problem 
of silting in rivers; and

(b) if so, the details and the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATl BIJOYA 
CHAKRAVARTY): (a) Yes. Sir. ^

(b) The multi-disciplinary Committee draws its 
members from various organizattons like Central Water 
Commission, Ganga Flood Control Commission, 
Brahmaputra Board, Dredging Coiporatton of India, Central 
Water & Power Research Station, National Remote 
Sensing Agency, Inland Watenvays Authority of India, 
Geotogical Survey of India, Jawahar Lai Nehnj University 
and various State Governments. So far two meetings have 
been heki by the Committee.

National Pulses Development Protect

4534. SHRI RAGHUNATH JHA: Will the Minister of 
AGRICULTURE be pleased to state:

(a) whether under the Nattonal Pulses Devetopment 
Proj^ while all the funds allocated were fully utilized 
the physical targets could not be achieved;

(b) if so, the reasons therefor;

(c) whether the country has been importing pulses to 
meet the demand;

(d) if so, the quantum of pulses imported in each of 
the last three years and involvement of foreign exchange 
therein; and

(e) the measures Government propose to take to 
increase the productton of pulses arxJ reduce the Imports?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) and (b) The physical targets for production could not 
be acMeved because productton of pkises is dependent 
upon the behaviour of the monsoon. In additkm, pulses 
are generally grown under rainfed conditions and on 
marginal and sub-marginal lands where the crop often 
suffers due to moisture stress. Moreover, the area 
coverage and productton of pulses also suffered during
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2000-2001 due to drought Uke conditions prevailing in 
the major pulses producing States.

(c) and (d) The import of pulses is under OQL due 
to which there is no restriction on import of pulses. The 
details of quantum of pulses imported during last 3 years 
are given t>elow>

Year Quantity imported 
(Lakh tones)

Value 
(Rs. Crore)

1999-2000 2.51 354.69

2000-2001 3.48 493.79

2001-2002 16.56 2344.18
(upto to Dec., 2001)

(e) For increasing the production of pulses in the 
country, a Centrally Sponsored Scheme of National Pulses 
Development Project (NPDP) is under implementation in 
30 States/U.Ts. The scheme envisages financial 
assistance to the States for production and distribution of 
seed, distribution of minilcits, rhyzobium culture, sprinkler 
sets, improved farm implements, micro-nutrient etc. Field 
demonstrations are also organized for transfer of 
production and protection technology to the fanners for 
increasing the production of pulses in the country.

In addition to the steps mentioned above, the 
Qovemment of India has recently increased the import 
duty on pulses to reduce the import of pulses in the 
country.

[Translation]

Vacant Posts of Top Position

4535. SHRI BRAHMA NAND MANDAL:
SHRIMATI NIVEDITA MANE:

wni the Minister of CIVIL AVIATION be pleased to 
state:

(a) whether the top posts in Air India, Indian Airiines, 
Airport Authority of India, Pawan Hans Company Ltd. and 
Alliance Air are lying vacant for a long time;

(b) if so, the details thereof and the reasons therefor;
and

(c) the steps taken/proposed to be taken by the 
Government to Ml all the above menttoned vacancies?

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) and (b) The posts of

Managing Director (MD), Air India Ltd. (AIL), Chairman & 
Managing Director (CMD), Indian Airlines Limited (lAL), 
Chairman, Airports Authority of India (AAI), Chairman & 
Managing Director (CMD), Pawan Hans Helicopteis Ltd. 
(PHHL) and Member (Operations), AAI are lying vacant 
due to superannuation/completion of tenure from 1.12.01, 
26.5.2000, 1.1.02, 17.9.01 and 17.10.01 respecttvely.

(c) To expedite selection for the posts of CMD, Indian 
Airiines Ltd. and MD, Air India Ltd.. a request has been 
made to the Ministry of Personnel, Public Grievances 
and Pensions to obtain permission of the Government 
for selection through a “Search Committee’ under the 
Chairmanship of Cabinet Secretary with Chairman (PESB) 
and Secretary (CA) as members.

For expeditious selection to the post of Chaimian, 
Airports Authority of India, PESB has been requested to 
constitute itself into a ‘Searoh’ Committee”.

To flll-up the posts of CMD, PHHL and Member 
(Operations), AAI, action has already been initiated in 
consultation with the PESB.

[English]

Noise Standards for nre Crackera

4536. SHRI PRAKASH V. PATIL: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to stirte:

(a) whether the Govemmertt have taken a poltey 
decision on the issue of fire crackers' noise standards in 
accordance with the orders of the Hon'ble Supreme Court 
dated January 16, 2002;

(b) if so, the details thereof;

(c) the reasons for inclusion of fireworiis in the list of 
noise pollutants;

(d) whether the Government are aware that the 
Govemntent of U.K. has ordered for not enforcing laws 
for implementation with regard to noise from firewortts 
during Diwali period; and

(e) if so, the actk>n contemplated by the Qovemment
to remedy the situation? ,

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) and (b) No. Sir.

(c) Fire crackers/fireworttt generate Mgh noise levels 
whksh ran have deleterious effects on the health and 
well being of the people. Therefore, they have been 
Included in the list of noise poUutants.
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(d) The Environmental ProtecHon Act, 1990 of U.K. 
makes it an offence to emit noise from any premises so 
as to t>e prejudiciai to fwaltfi or a nuisance.

It has been reported that in one of the councils in 
London, community fireworlts display was pemiitted during 
specified period and time.

(e) Noise standards for the fire craclcers have been 
notified.

Conservation of Wetland

4537. 8HRI ANANTA NAYAK: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state:

(a) the estimated wetland in various States of the 
country, State-wise;

(b) the steps talcen for their conservation during each 
of the last three years;

(c) whether the Qovemment have received any 
proposals from various States to enhance the allocation 
for the development of wetland; and

(d) if so, the details thereof and the allocation made 
for the purpose during 2002-2003, State-wise?

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) The required information In 
respect of fresh water wet lands are furnished in the 
enclosed Statement-1.

(b) A plan scheme for consen/ation of weMands has 
been launched to provide catalytic support to the State 
governments for conservation and management of 
selected wetlands. So far, 20 wetlands have been 
identified and financial assistance has been provided to 
the concerned State Qovemments for supplementing the 
activities related to survey and nnapping, catchment area 
treatment, sm control, pollution abatement, weed control, 
biodiversity conservation, afforestation, fisheries 
development and environmental awareness. For 
conservation of these wetlands, an amount of Rs. 9.66 
crores has been released during the last three years 
details of which are given in the encloeed Statement-ll.

(c) and (d) Various proposals have been received 
from State Governments tor enhancing the allocation for 
wetland conservation which W not possible due to 
constraint of funds. During 2002-2003, an allocation of 
Rs.9 crores has been ntade for conservation of wetlands 
in the country.

StM m tn t't

StateAJnion Territory-wise distribution of Wetlands in India (Including wetlands of less than 100 ha.)

State Natural Man-made

No. Area (ha.) No. Area (ha.)

1 2 3 4 5

1. Andhra Pradesh 219 i;»/457 19,020 4.25392

2. Anjnachal Pradesh 2 20^00 NA NA

3. Assam 1394 863S5 NA NA

4. Bihar 62 2^4788 33 48.607

5. Goa 3 1 2 ^ NA NA

6. Gujarat 22 3.94 >627 57 1.29̂ 660

7. Haryana 14 2^91 4 1P71
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1 2 3 4 5

e. Himachal Pradesh 5 702 3 19,165

9. Jammu & Kashmir 18 7,227 NA 21380

10. Karnataka 10 3320 22,758 539,195

11. Kerala 32 24,329 2,121 2,10379

12. Madhya Pradesh 8 324 53 137318

13. Maharashtra 49 21,675 1,004 2,79,025

14. Marripur 5 26,600 NA NA

15. Meghalaya 2 NA NA NA

16. Nagaland 2 210 NA NA

17. Orisea 20 137/122 36 . 1/48/»54

18. Punjab 33 17,085 6 5391

19. Ra|asthan 9 14,027 85 1 )̂0,217

20. Sikkim 42 1,101 2 33

21. Tamil Nadu 31 58368 20,030 2,01,132

22. Tripura 3 575 1 4333

23. Uttar Pradesh 125 12332 28 2,12/170

24 West Bengal 54 2,91,963 9 52364

2,164 14,49338 65,250 2537,965
UNION TERRITORIES

1. Chandigarh NA NA 1 170

2. Pondicherry 3 1333 2 1,131

3 1333 3 1301

Qrand Total 2167 1430371 65^54 25 38,266
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SMemmit H

IfVMtencT-ivfee A year-wise bresK-up of expendturs incurred durktg lest 3 yeen

St.
No.

Wetland State 1999-2000 2000-2001 2001-2002

1. Harike Punjab 13.00 50.00 61̂ 46

2. Kanjii -do- - 1S55 -

3. Ropar -do- 730 SOO -

4. Chttka Orissa 36 XX) SSM 10244

5. Kabar Bihar - - -

6. Renuka H.P. - 1650 41M

7. Pongdam -do- - 30X» 24J06

8. Chandertal -do- - -  ■ ' BM

9. Sambar Rajasthan 36.26 - -

10. Wullar J & K - 30M 1334

11. Tso Morari -do- - - -

12. Tisgul Tso -do- - 1530 1836

13. KoHeni Andhra Pradesh 23.80S - -

14. Loktak Manipur 97.28 70J00 60jOO

15. Ashtaimidi Kerala - 33332 -

16. Saathamkotta -do- - 12.12 —

17. Ujani MahafBshtia - - -

18. Nalaarovar Gujarat - 700 -

19. Deepar be«i Assam - ÂJBO -

20. Rudrasagar Tripura 1S.00 ISiX) 40j00

Total 228M 369ao 369.98
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Protection to Ta) Mahal from Pollution

4538. SHRI RAMJEE MANJHI: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Central Pollution Control Board 
(CPCB) had notified a total area of 10400 sq. kilometers 
to be pollution free around the Ta] Mahal in Agra in 
1961 >62 but the Rajasthan State Pollution Control Board 
has been violating the said directions with impunity 
endangering the Taj; and

(b) if so, the steps taken to ensure complete 
protection to Taj Mahal and compliance of CPCB 
directions?

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) and (b) No, Sir. However, several 
steps have been taken for protectk>n of the Taj Mahal 
which include the following:-

1. A Taj Trapezium Zone Pollution (Prevention & 
Control) Authority has been constituted by the 
Qovemment of India in 1999 to monitor the 
progress of the implementatton of the various 
schemes for the protection and improvement of 
the environment in the Taj Trapezium Zone.

2. A Mission Management Board has been 
constituted to oversee the implementation & 
monitoring the schemes for the protection of the 
Taj and its environment.

3. Schemes for continuous air quality monitoring, 
improvement of power supply, water supply, sotM 
waste management, road construction and 
plantation in the TTZ area have been undertaken 
for the protection of the Taj Mahal.

Loan for Water Resource Projects

4539. SHRI IQBAL AHMED SARADQI:
SHRI SHASHI KUMAR:

WiU the Minister of WATER RESOURCES be pleased 
to state;

(a) whether the Qovemment of Kamataka has urged 
the Unk)n Qovemment to direct the Reserve Bank of 
India to remove restricttons on banks lending tenn-loans 
for water resource projects with high geetatton period;

(b) if so, the reaction of the Qovemment thereto;

(c) whether any dirsctkms have been issued by the 
Union Qovemment in this regard; and

(d) If so, the time by wtUch the projects are likely to 
be completed?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) The Government of Kamataka have 
infom»ed that they have not made any such request to 
the Union Government.

(b) to (d) Do not arise.

Outstanding dues of Andhra Pradesh 
towards ESIC

4540. SHRI N. JANARDHANA REDDY: Will the 
Minister of LABOUR be pleased to state:

(a) the details of the amount of Andhra Pradesh 
outstanding towards ESI Corporation, New Delhi on 
account of Insurance Medical Charges since 1995-96 
whkih has caused diffksulty to the State Government in 
settling the bills of Super Speciality Hospitals;

(b) whether the Union Government have Issued any 
Instructions to ESI Corporation to liquidate' the dues at 
an eariy date; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL): (a) to (c) ESIC has already 
paid its share of payment towards medical benefit to the 
State of Andhra Pradesh from 1995-1996 to 1996-1999. 
For the year 1999-2000 and 2000-2001, 90% of the 
advance payment to the tune of Rs. 2136.44 lakh and 
Rs. 2469.34 lakh respectively have been paid. The 
remaining 10% amount will be paid soon after the 
clarification on audit certificate is received from the State 
Qovemment.

Bharat Coking Coal Limited

4541. SHRI BASU DEB ACHARIA: Will the Minister 
of COAL AND MINES be pleased to state:

(a) the amount spent on litigation by Bharat Coking 
Coal Limited (BCCL) on Industrial disputes during the 
last three years, year-wise;

(b) whether the expenditure on this aspect is on the 
rise; and

(c) if so. the facts and details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD):
(a) Actual expenditure incurred by Bharat Coking Coal 
Limited (BCCL) on all legal cases during the las three 
years is under.

1999-2000
2000-2001 
2001-2002

Rs. 36,39,983 
Rs. 63,13,138 
Rs. 59,17,099

Actual expenditure on lltigatton on industrial disputes 
Is not separately maintained.
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(b) and (c) Certain paymantB relating to the year 
1999-2000 have been made in 2000-2001 t>ecause of 
delay in submisaion of professional bills by the advocates. 
Besides, there has been increase in fees of the 
advocates, revision of Railway fares and daily allowances. 
All these have contributed to increase in legal 
expenditures. However, there has been a decrease in 
expenditure in 2001-2002.

Dredging of Ganga River

4542. SHRI PRIYA RANJAN DASIMUNSI; Will the 
lUUnister of WATER RESOURCES be pleased to state:

(a) whether his Ministry has taken any satellite image 
of the course of Ganga river which Is very fast changing 
as well as getting thin and lean in many parts of Uttar 
Pradesh, Bihar and West Bengal during the last decade; 
and

(b) if so, the scientific and technical support the 
Ministiy is proposing for dredging of Ganga to clean the 
silt deposits?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY); (a) and (b) Yes, Sir. Satellite imageries 
have been made use of l>y the Ganga Rood Control 
Commission for 1999 post flood season for the stretch of 
Ganga in Bihar lying between Buxar and Mokama to 
identify reaches suffering from Bank erosion and to 
suggest protectton measures therein. The report has been 
sent to the concerned State Governments for further 
necessary action. Further, the Central Water and Power 
Research Station (CWPRS), Pune has also made use of 
satellite imageries of Ganga in Malda district in West 
Bengal upstream of Farakka Banage Project for the years 
1977, 1988, 1998 and 2000 to study the change in the 
flow pattern of the river between Rajmahal and Farakka 
Manage on Ganga. The studies conducted by CWPRS, 
Pune reveal that due to natural devetopment of right bank 
channel centralising the flow downstream of Rajmahal. 
the immediate need for dredging does not seem 
oacessary.

Procurement of Copra by NAFED in A.P.

<543. SHRI GAffTA SREENIVASA RAO: Win the 
Minister of AGRICULTURE be pleased to state:

(a) whether NAFED procures copra from famiers m 
Pradesh;

(b) if so. the quantity of copra procured in the State 
during each of the last three years; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) Yes, Sir.

(b) The year-wise procurement of Copra by NAFED 
under Price Support Scheme (PSS) in Andhra Pradesh 
during the last three years is as under

Year Quantity procured (in MTs)

1999 Nil

2000 16,173

2001 1,223

(c) Question does not arise.

Qeoiogicai Survey of India

4544. PROF. UMK4ARE00Y VENKATESWARLU: WiH 
the Minister of COAL AND MINES be pleased to state:

(a) whether Geotogk:al Survey of India (GSI) have 
technical know-how to conduct the aerial sunwy in the 
search for new reserves of minerals;

(b) if so, the 
and

details of survey conducted, survey-

(c) If not, the steps proposed to be taken by the 
Government in this regard during Tenth Five Year ptan?

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANiCAR PRASAD):
(a) Yes. Sir. The Department of Aiibome Mineral Sunwys 
and Exptoration (AMSE) set up by the Government of 
India in 1965 merged with Geologk:ai Sun^ of India 
(GSI) as a speciaitzed Wing in 1970. Since Ks inoeptkm 
tt has been canrying out eiitome geophyeical surveys in 
different parts of the country, in 1986, AMSE Wing 
acquired its own Twin Otter AJrt>ome Survey System 
(TOASS) for conducting multisensor surveys for 
klentifk»tk>n of potential target areas for mineral search.

(b) The details of surveys conducted by AMSE Wing 
are as below:
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Project Year States covered Quantum Type of survey

Opsrslion Hard Rodt by M/i 
Aarossfvloo Coreporstion, USA

1967-68 Andhra Pradesh, Bihar 
Rajasthan

1,44,462 Ikm 
(90,395 sq Ion)

MuHisensor

BRQM-CQQ, Francs 1971-72 Gujarat, Rajasthan, 
Madhya Pradesh, 
Maharashtra, Kamataica

1,43,507 km 
(76,460, sq km)

MuMisensor

QSI-NQRI Collaboration 197»«2 Bihar, Uttar Pradesh, 
Madhya Pradesh, Gujarat 
Andhia Pradesh, Kamataka

95,008 ikm 
(1,42,964 sq km)

Magnetic

Nsiioral Programme of 
Aaromagnslic Survey (A 16 
ysar Pre|ect) QSI-NRSA 
CoOsboraliva Venture

1981-96 Area lying between 8‘  and 
24* N latitude.

3,73,169 Ikm 
(13,68,894 sq km)

Magnetic

QSI's Twin Otter Survey* 
(mainly tor Oil India & ONGC)

1989-94 Uttar Pradesh, Bihar, West 
Bengal, Assam and Morth 
Eastern Region

45,542 Ikm 
(1,19,224 sq km)

Magnetic

QSI's Twin Otter Suneys 1986-2001 Andhra Pradesh,
Kamataka, Orissa,,
Uttar Pradesh Madhya Pradesh, 
Maharashtra, Rajasthan,
Tamil Nadu and Haryana

2,68,627 km 
(1,32,041 sq km)

Multisensor

(c) Multisensor surveys in an area of 70,100 sq lun 
has twen proposed during the 10th Five Year Plan.

Scheme to RehabllHale Workers of ITDC

4546. SHRI N.T. SHANMUQAM; Will the Minister of 
TOURISM AND CULTURE be pleased to state:

(a) whether the Qovemnient have fonmulaled/t>roposed 
to formulate any scheme for the rehabilitation of the 
workers which have bem retrenched or under the process 
of retrenchment due to closure of various ITDC Hotels:

(b) if so, the details thereof, hotel-wise; and

(c) if not. the reasons therefor?

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAQ MOHAN); (a) As per Qovemment poitey, ITDC hotels 
are being disinvestment and not ctosed. There has been 
no retrenchment in the hotels/being disinvested.

(b) and (c) Do not arise.

Capital Investment Subsidy for Cold Storage

4546. SHRI SULTAN SALAHUDDIN OWAISI; Will the 
Minister of AGRICULTURE be pleased to state:

(a) whether the Government had approved a scheme 
to provide capital investment subsidy for construction/ 
expansion/nradernisation of cold storage facility for 
implementation during 1999-2000 of the Ninth Five Year 
Plan with an outlay of Rs. 175 crores on the 
recommendations of the High Level Expert Committee;

(b) if so, the details thereof;

(0) the total funds of the total plan outlay disbursed/ 
utilized, State-wise;

(d) whether some State Govemments have not 
utilized the allocated funds so fan

(e) if so. the details thereof and the reasons therefor,

(f) whether some States hove demanded excess 
amount in addition to already allocated urKler tfie scfwme; 
and

(g) if so, the details thereof and the action taken/ 
being taken by the Govemment on the demands of the 
State?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) to (c) The High L.evel Expert Committee (HLEC)
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constituted by the Qovemment of India for Identifying the 
constraints and suggesting remedial measures has 
identified the creation/expansion of 12 lakh tonnes and 
rehabilitation/modernisation of 8 lakh tonnes of cold 
storage capacity and addition of 4.5 lakh tonnes of onion 
storage capacity in the country during the Ninth Five 
Year Plan. On the recommendations of the HLEC, and 
in order to give thrust to the coM storage sector, the 
Department of Agriculture & Cooperation have introduced 
a scheme titled, ‘Capital Investment Subsidy Scheme for 
Constnjction/Expansion/Modemisation of Cold Storages 
and Storages for Hortteulture Produce' with an outlay of 
Rs. 175.00 crores during the Ninth Five Year Plan from 
AprU, 1999 to March, 2002. Under the scheme, financial 
assistance is provided in the fomi of back-ended capital 
investment subsidy by the National Hortteulture Board 
(NHB), an autonomous body under the Department of 
Agriculture & Cooperation, 9  25% of the project cost not 
exceeding Rs. 50.00 lakhs per project and O 33.33% of 
the project cost up to a ceiling of Rs. 60.00 lakhs per 
project for North-Eastern States through Nattonal Bank

for Agriculture & Rural Development (NABARD) and 
Natnnal Cooperative Developmenl Corporation (NCOC) 
in case of projects involving k>an. In case of projects 
fuNy funded by entrepreneurs from his own resources, 
subsidy is directly released by NHB. The eligible 
organisations under the scheme includes NQOs, 
Association of Qrowers, Partnershipa/Proprietaiy Fimw, 
Companies, Corporations, Cooperatives, Agricultural 
Produce Marketing Committees, Marketing Boards/ 
Committees and Agro Industries Corporatkxis. Mndivkluals’ 
is also eligible for onion storage only In those cases 
where bank/financial institulkm financing Is involved under 
the scheme. The scheme Is demand based and the 
project proposal is to come from the eligible organisatkm.

Under the scheme, details of ooM storage projects 
sanctioned and funds disbursecVutlHsed, State-wise, as 
on 31.3.2002, are given in Statement enokMed.

(d) to (g) The scheme do not envisage aUocation of 
funds to the State Governments.

Stat0m»nt

Detaits of cold stonge pro/ects sanctioned, state-wise under the scheme "capital Investment subsidy scheme tor 
construction/e)f)ansk)n/modemi8atlon of cold storage and storages for horticulture produce' as on 31.3.2002

(Rs. In lakhs)

SI.
No.

Name of the 
StateAJT

Total 
no. of 

p r < ^

Total
capacity

(MT)

Total
ffltflible
eubsidy

1 2 3 4 5

1. Andhra Pradesh 27 145310 1122.771

2. Assam 8 38400 402.286

3. Bihar 22 96923 634483

4. Chhattisgarti 12 74480 393 378

S. Delhi 5 13860 325.990

6. Gujarat 42 113226 1029.735

7. Haryana 25 91131 765451

8. Himachal Pradesh 2 2392 14.790

9. Jharkhand 1 5000 48358

10. Kerala 2 SCO SMO
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1 2 3 4 5

11. Karnataka 15 63209 505344

12. Madhya Pradesh 30 127446 777 M2

13. Maharashtra 25 84481 753.100

14. Orissa 6 26064 21S.788

15. Punjab 33 109239 835.779

16. Rî asthan 27 117389 828550

17. Tamil Nadu 19 57837 529.028

18. Tripura 1 3000 40 poo

19. Uttaranchal 1 4607 32407

20. Uttar Pradesh 178 1101544 5380J)77

21. West Bengal 28 83340 593420

Total 509 2359378 . 15234 277

fTnnslBtton}

Development of Agriculture In BIher

4547. SHRI SUBODH ROY: Wilt the Minister of 
AGRICULTURE be ptoased to state:

(a) whether the farmers and workers are migrating 
from Bihar as the Government have not undertaken 
agricultural developmental programmes in the State;

(b) if so, whether the Government have fonnutated 
any action plan for developnnent of agrteultuie in the State; 
and

(c) If so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) Agricultural workers and tanners migrate from state 
to state Including Bihar in search of better employment, 
wages and for other considerations.

(b) and (c) Government of India is comndtted to 
promote agricultural devetopment In an States. In Bihar 
various Centrally Sponsored Schemes are being 
implemented for devekipment of agilcullure and allied 
activities. Under the comprehensive Macro-Management

Scheme the State Government has the flexibility to 
formulate work plan proposals according to its priorities. 
Another Centrally Sponsored Scheme namely ‘On Farm 
Water Management Scheme for increasing crop productkm  
in eastern India has been recently launched for 
development of irrigation facilities in Bihar and other 
Eastern States.

[English]

Releaae of Funds to Orissa

4548. SHRIMATI KUMUDINI PATNAIK: Will the 
Minister of AGRICULTURE be pleased to state:

(a) the details of amounts and grants recom m ended 

by the Central Teams which visited Orissa for overseeing 
relief operations of Super Cyctone of 1999, the D rough t 

of 2000 followed by Floods of 2001;

(b) the actual fur>ds released for the purpose to the 
State during the last three years;

(c) the details of the report of Central Team that 
visited the State; and

(d) the reaction of the Government thereto?
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) to (d) Funds amounting to Rs. 828.15 crore from the 
National fund for Calamity Relief (NFCR) in the wake of 
floods and cyclones (including Super Cyclone), Rs. 49.62 
crore from the National Calamity Contingency Fund 
(NCCF) in the walce of drought of 2000-2001 and Rs. 
100 crore from the NCCF in the walce of floods of July- 
August, 2001 were released to Orissa, taldng into account 
the reports of Central Teams and iceeping in view the 
approved items and norms eligible for assistance from 
the NFCR/NCCF. These were in addition to the release 
of entire Centre share of Calamity Relief Fund (CRF) for 
1999-2000, 2000-2001 and 2001-2002 to the State.

Altoeatlon of Funds In Water Seetor

4550. SHRI Q. MALLIKARJUNAPPA: Will the Mlnisler 
of WATER RESOURCES be pleased to state;

(a) whether the Qovernment had sanctioned 
Rs. 487.42 crore in the budget for 2000-2001 for water 
sector.

and
(b) if so, the amount utilised so far for ttw puipoae;

(C) the over-aN perfbmunce in the water sector duifng 
the said period?

Crop Loss In ICamataka

4549. SHRI S.D.N.R. WADIYAR: Will the Minister of 
AGRICULTURE be pleased to state:

(a) the estimated crop loss in Karnataka during 2001­
2002:

(b) the amount t>ome by the State Government and 
the amount sanctioned by the Union Government to make 
up the crop toss; and

(c) the number of farmers who got the payment of 
compensation from National AgrwuKural insurance Scheme 
(NAIS) against tlie crop toss?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) As per provisions of the scheme, crop toss or the 
amount of payable claims are worked out by the 
Implementing Agency on the basis of yiekJ data submitted 
by the concerned State Government According to the 
prescribed seasonality discipline, the cut-off date for receipt 
of yield data for both the crop seasons (i.e. Kharif 2001 
and Rabi 2001-2002) of the year 2001-2002 are 31st 
March, 2002 for Kharif 2001 and July/August for Rabi
2001-2002. Yield data for Kharif 2001 season has been 
received by the Implementing Agency and the payable 
claims are under the process. The claims In respect of 
Rabi 2001-2002 season wouto be worked out after tfte 
(Bceipt of yield data from State Government.

(b) Claims liability of the Union Government and the 
State Government for the year 2001-2002 woukJ be known 
after the amount of payable daims have been worked 
out by the implementing Agency.

(c) 23141 fanners benefited during the two crops 
seasons i.e. Kharif, 2000 and Ftabi, 2000-2001 under 
Nattonal Agricultural Insurance Scheme.

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY); (a) The Budgetary Outlay for the 
financial year 2000-2001 for the Ministry of Water 
Resources was Rs. 705.52 crore.

(b) Against the approved outlay, the expenditure 
incuned by the Ministry of Water Resources during the 
financial year 2000-2001 was Rs. 602.04 croie. The actual 
utillsatton at the end-points of granta/assistanoe given by 
the Ministry has to await completion of the prescribed 
gestation period of 18 months.

(c) As 'Water' Is a State subject, the responsibility 
for planning, execution and funding for water resources 
projects primarily rests with the State Governments. 
However, the implementatton of vartous central sector 
schemes by the Ministry of Water Resources durirtg 2000­
2001 has yielded the foltowing benefits;

(1) Hydrological observation at 907 Sites, with 
monitoring of Water quality at 319 sites; (2) 6443 flood 
forecast issued during 2000-2001 with 97.02% accuracy 
and flood forecasting network with neighbouring countries 
upgraded and modernized; (3) 1.90 lakh Sq. Km. covered 
under District Ground Water Development and 
Management studies by Central Ground Water Board; 
(4) driWng of 546 weNs under scientific programme of 
ground water exptoriatton complated; (5) monitorfng of 
ground water level at 14930 statkMis; (6) completion of 
81 water supply investigations for Defence, Publio Health 
Engineering Divisions and Irrigations Departmente; 
(7) comptoHng constnjctton of the Nattonal Water Academy 
at Pune; (8) studies on various aspects of river 
morphology and sedlmentatton through Remote Sensing 
Techntoue; (9) constnjctton of Pagladia Dam Project in 
Assam started etc. In additton, under the Centrally 
Sponsored 'Command Area Devetopment Programme’, 
Ministiy of Water Resources provkled grants to the State 
Govemments, Government being 50% ehare of Ihe total
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expenditure and thereby 115.14 th. ha. additional area 
brought under field drains, 382.85 th.ha. addHionai area 
brought under field channels, 260.43 th.ha. covered under 
Warabandl and 13.83 th.ha. covered under land levelling 
and shaping. Under the schenoe ‘artificial Recharge of 
Ground Water funds had been released to Regional 
offices of Central Ground Water Board for execution of 
43 recharge schemes by various implementing agencies 
Including the State Qovemments on cost deposit basis, 
which are progressing satisfactorily. A new Centrally 
Sponsored Scheme, viz. “Criticai Anti-Erosion Works In 
Ganga Basin States*, was launched during the year and 
funds amounting to Rs. 20 crore were released to 
3 States viz. U.P., Bihar and West Bengal to take up 
antl-erosk>n schemes of critical natural as identified by 
the State to prevent loss of land and public-utility- 
structures due to eroston of Ganga in these States.

[Translstion]

Digging of Wells In States

4551. SHRI RAMDAS ATHAWALE: Will the Minister 
of WATER RESOURCES be pleased to state:

(a) whether the Central Ground Water Board (CGWB) 
has started digging of wells in various parts of the country 
particularly in tribal areas in various States including 
Gujarat;

(b) if so, the details thereof. State-wise;

(c) whether the Government propose to formulate 
any plan for converting the tribal areas of Maharashtra 
into green belts; and

(d) if so, the time by which the sakl plan is likely to 
be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) and (b) Yes, Sir. The Central 
Ground Water Board undertakes drilling of bore holes in 
various parts of the country, including tribal areas, under 
its ground water exploratton programmes. The State of 
Gujarat Is also covered under this programme. State- 
wise number of bore holes drilled by CGWB upto 31st 
Mareh, 2001 In tribal areas of the country Is given in 
enckMsd Statement.

(c) Ministry of Water Resources has no plan for 
converting the tribal areas of Maharashtra Into green belL

(d) Does not arise.

State-wlss numtter of bon holes drilled by CGWB in 
tribal areas of the country upto 31st March, 2001

Ststmment

S. No. Nante of State No. of 
wells drilled

1. Andhra Pradesh 1859

2. Arunchal Pradesh 8

3. Chhattisgarh 426

4. Gujarat 475

5. Jharidiand 339

6. Karnataka 248

7. Kerala 158

8. Madhya Pradesh 516

9. Maharashtra 979

10. Manipur 38

11. Meghalaya 71

12. Nagaland 17

13. Orissa 843

14. Rajasthan 197

15. Sikkim 40

16. Tamil Nadu 269

17. Tripura 92

16. Uttaranchal 169

19. West Bengal 550

Total 7294

[English]

Cdwtruellon of Cmw Is

4552. SHRI C. SREENIVASAN:
SHRI G. PUTTA SWAMY GOWDA:

WM the Minister o« WATER RESOURCES be pieased 
to state;
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(a) the details of canals being constnjcted in various 
parts of the country under Inter-State Irrigation Pn̂ ect, 
State-wise;

(b) whether inspite of completion of worKs on some 
canals the water has not been released so fan

(c) if so, the reasons therefor; and

(d) the steps the Qovemment propose to take to 
make water available in the canals?

THE K ÎNISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY); (a) 14 Inter-State projecto are under

Implementation as per details given in the enclosed 
Statement indtoating Plan of start, latest estimated cost, 
cumulative expenditurs, ultimate inrigalkm potential and 
potential created.

(b) to (d) Irrigation being a State subject, irrigatk>n 
pr(̂ ect, including flood control & drainage, are planned, 
investigated, funded, executed, operated and maintained 
by the State Governments themselves as per their own 
priorities. The operatton & maintenance of the Inter-state 
projects inchiding the canal system is done by eitlier the 
State Qovemment where the project is ktcated or jointly 
by beneficiaiy States through Control Boarda/Regulatk>n 
Committees. Qenerally speaking wtierever part storage Is 
constructed and part canal system is ready, water for 
Irrigation Is released.

Stat»m»nt

SI.
No.

Name of
Project .

Stata/UT
involved

Started 
in Plan

LEC’ 
(R». in 
CroTM)

Cum. Exp. 
uplo 

3/2000

UIP
(th.ha.)

Pot. craaied 
upto IX Plan 

(th.ha.)

1 2 3 4 5 6 7 8

1. Tungabadhra High Andhra Pradesh III 467.26 201 £8 84.61 47J07

Level Canal Karnataka II 79-48 51.83 - -

2. Subemarekha Bihar V

Orissa VII 2376.16 917.73 23635 -

West Bengal AP 90-92 1270.60 469.93 19036 932

696 28.19 114J0 -

3. Bansagar Bihar V 234DO 104 34 - -

Madhya Pradesh V 344 ;66 1S8.18 249;00 5.00

Uttar Pradesh V 234XX> 107 iX) - -

4. THIari Goa V 320.63 219^7 24.62 2.17

Maharashtra AP-78-80 167.70 179.77 - -

5. Mahi Bajaj Sagar Gujarat — — - - -

Rajasthan IV 1016.98 626J1 94j01 2949

6. Santer Sarovar Gujarat VII 22176.95 6631 X>7 1826.98 235.72

Madhya Pradesh — — — - -

Maharashtra — — — - -

Rajasthan - — — —- —
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1 2 3 4 5 6 7 8

7. Qurgaon Canal Haryana III 65.00 3356 81.00 61.00

Rajasthan III 35.40 26.68 22.78 542

Uttar Pradesh — - - - -

8. Sutlej Yamuna 
Link Canal

Haryana V 601.00 504.62 - -

Punjab VII 337953 2713.66 130.00 230

9. Shahnahar Himachal Pradesh VIII 150.78 - 24.76 0.50

Punjab VI 14848 - - -

10. Dudhganga Karnataka VI IIOXX) 1232 - -

Maharashtra V 798.66 243.70 - -

11. Rajghat
(Rani Laxml Bai Canal)

Madhya Pradesh 

Uttar Pradesh

V

V

133.60

15030

12728

133.08

116.60 18.80

12. Urmil Madhya Pradesh V 32.01 1939
* ♦ 7.70 330

Uttar Pradesh — - - - -

13. Bawanthadi 
(Rajiv Sagar)

Madhya Pradesh 

Maharashtra

VI

AP 78-80

52.75

124.17

0.00

53.03

2940 0.00

14. Lendl Andhra Pradesh — - - — —

Maharashtra VI 204.60 17.08 1579 0.00

*LEC-H«te«t Esiliraitad Cost 
UIP—UMmala Intgatlon PotwMal

AllotiiMnt of Und tor Hyderabad Qolf Aaaoclatlon

4553. SHRI Y.V. RAO; Will the Minister of TOURISM 
AND CULTURE be pleased to state:

(a) whettwr the Government of Andhra Pradesh has 
made a request to the Union Qovernment to allot 
50 acres of land for Hyderabad Qolf Association;

(b) if so, the details thereof; and

(c) the reaction of the Qovernment thereto?

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) Yea, Sir.

(b) and (c) The matter is under consideration. The 
environment impact of the proposal has yet to be fully 
assessed.

[Translation}

Conatructlon of Airports

4554. SHRI RAM SINQH KASWAN: Vmil the Minister 
of CIVIL AVIATION t>e pleased to state:

(a) the number of International airports proposed to 
be constructed in the country during the Tenth Five Year 
Plan, State-wiae;
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(b) the amount proposed to l>e spent for oonstiuctkMi 
of these airports; arnl

(c) the time by wNch these airports are likely to be 
constructed?

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) Government of India has 
approved the proposals from the State Govemments for 
development of new intemationai greenfield airports at 
DevanhalH near Bangalore in Karnataka; Shamsabad near 
Hyderat>ad in Andhra Pradesh; and Mopa in Goa State 
under joint venture with private sector participation.

(b) The estimated cost of the DevanhalH aiiport prt̂ ect 
is Rs. 1150 crores, excluding the cost of land and that 
of the Shamshabad airport is Rs. 1275 crores 
approximately.

(c) The construction of DevanhalH airport project is 
likely to be completed within 30 months from the date of 
technteal and financial closure. As indicated by the 
preferred bidder, the constnjction of new Shamshabad 
airport is Hkely to be completed by March, 2006, provktod 
financial closure is achieved by June, 2003.

Pott of Mines Research Officers

4555. SHRI RAVINDRA KUMAR PANDEY: WBI the 
Minister of LABOUR be pleased to state;

(a) whether the Government propose to increase the 
number of posts of Mines Research Offioars in Directorate 
General of Mines Safety;

(b) if so, the details thereof; and

(c) the effective steps taken by the Govemment to 
ensure regular tnspectkm of all mines?

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL): (a) There are no posts of 
Mines Research Offtoers in the Directorate-General of 
Mines Safety.

(b) Does not arise.

(c) The inspectkm of mir»s is a continuous process. 
There are a very large number of mhies distributed across 
the country which need Inspection as per the Act, regular 
inspectkjn of these mines need a large complement of 
staff whk:h is not avaiiqble presently. The Govemmerrt is, 
therefore, examining the need to increase the staff who 
coukJ be used for these inspections through a cadre 
review and also by conducting a study to assess the

requirement of staff. A proposal to transfer the powers of 
InspectkMis of small mines to the State Govemments is 
also under consMeratton through an amendment In the 
Mines Act.

Setting up of Environmental Courts

4556. SHRIMATI RAJKUIMARI RATNA SINGH; WHI 
the Minister of ENVIRONMENT AND FORESTS be 
pleased to state;

(a) whether Environmental Courts have been set up 
in the country;

(b) if so, the details thereof and the number of cases 
disposed off by these courts to fan and

(c) if not, the reasons therefor?

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) to (c) The Govemment Is in the 
process of setting up the Nattonal Environment Tribunal 
under the Nirtional Environment TrltHinal Act, 1995. The 
Act provktos for strkrt liability for damages arising out of 
any accident occurring while handling any hazardous 
substances and for effective and expeditious disposal of 
cases arising from such accidents with a view to giving 
reUef and compensatton for damages to person, property 
and the environment and for matters connected therewith 
or incidental thereto. The main difficulty in the setting iq> 
of the Tritninal has t>een the availability of suitattle 
incumbent to head the Tn'bunal.

[English]

Promotion of 6co>Tourlwn

4557. SHRI ANANT GUDHE: WW the Minister of 
TOURISM AND CULTURE be pleased to state:

(a) whether the Union Govemment propose to 
promote eco-tourism in the country to attract tourists;

(b) if so, the details of proposals received from the 
Stale Govemments Including Maharashtra during the last 
two yeais. State-wise and yvar-wise; and

(c) the details of proposals cleared and financial 
asslstanoe provktod to State Governments during the sakt 
period?

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) Yes, Sir.



1610 Written Am w w APRIL 23, 2002 to Queation$ 1520

(b) and (c) Basad on the projects prioritized in 
consultation with ttie StateeAJ.T. Governments, the projects 
sanctioned for development of eco-tourism in the country

to various States during the last two years including 
Maharashtra are given in the Statement enclosed.

Statement

List of Eco-Touiism and related prp/ects sanctioned during 2000-2001 and 2001-2002

SI.
No.

Name of the Project Year of 
Sanction

Amount
Sanctioned

Amount
released

1 2 3 4 S

Andhra PrsdMh

1. IHumlration of Ethipothala Water Fall Nagaijunasagar, Guntur OistL, 2000-01 21jOO 4X»

2. Water Sports at Nagaijunasagar 2000-01 14jOO ' 7JOO

3. Water Sports at Durgam Chenmi Lake, Hyderabad 2000-01 13jOO 650

4. Construction olJetty at Nagaijunasagar, Guntur, DisIL 2000-01 3750 30iX)

5. Constnwtion olJetty at Neddace Road at Hussain Ssgsr Lake 2000-01 29.00 8J0

6. Procurement o< water sports equipmeni at Durgam cheru lake 2001-02 ISiX) 6/tSfiOO

Anmschsl PrsdMh

1. Watsr Sports squlpmsnt st Negsijunssgar 2001-02 14iX) 6,9S;000

2. River RafUng Equipment at Saign, Anmachal Pradesh 2001-02 7.10 350

3. Angling fadWiee at Bodak 2001-02 3;t3 123

IMN

1. lUuminalion at Rsd Fort, Delhi 2001-02 18.12 15X10

2. Purchase el Peddto BoslS'Delhl 2001-02 9.75 4J)3

Qos

1. HML St tourist jetty Panaji. Goa 2001-02 827 4.14

2. HML at Dona Paula Jetty 2001-02 7j02 350

nHiwciiw fn o iin

1. Purchase of Mountsin Rsscus squipment Hbnschal Pradsth 2000-01 21 is 10D0

z ConetnjcHon o( Jetty at Qovind Sagar Lake, Blaspur. 2000-01 13^ 4j00

jMmmi k Kashmir

1. Instslalion at Muaicsi Fountsin at Bagh^flshu J & K 2000-01 30X10 9jOO
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1 2 3 4 5

Kanwlalia

1. Flooclighting to Mwvanthe Beech Udupi Distt. Karnataka 200IH)1 29M 9jOO

2. Floodfighting to Maipe Beach, Udupi Distt. 2000-01 29S4 9jOO

3. Water Sports equipment at QuNwrga Tar* 2000-01 SjOO 240

Karaia

1. Purchase cH pontoons and inflatable l»ats for introduction 
01 High value innovate Water sports besed (outism products 
in the tndmnters o( Kerala

2000-01 ^ 75j00 22JOO

2. Construction of Houseboats in Malabar 2000-01 30jOO 9jOO

3. Promotion of adventure tourism in Munnar 2000-01 72i» 20jOO

4. Procurement of battery operated boats at Periyar Lake, Thekkady 2000-01 20DO «jOO

5. Purchase of double hull boet for boating in Shendunjney 
WiUHfe Sanduary Reservoir

2000-01 JUS 953

6. INumlnatkin of SVJT Hall 2000-01 2074 4M

7. Water sports equipment of po«Mr boat Kerala. 2001-02 24SiX) 9900

UalNntMni

1. Tourism Vlage. Hadi, Distt. SNndhuduiga. Mahamshtra 2000-01 tooo 18jOO

2. Water Sports equipment at ftevagaon. Maharashtra 2001-02 «.»1 2.91

3. Water Sports equpknent at Chlkhaladara, Maharashtra 2001-02 671 3J6

4, Beautfficatkm of Elephanta Island 2001-02 75jOO 00.10

5. Impnwements of view points at Mahabaleshwar 2001-02 30jOO 09 A)

6. Improvement of view points at Mathersn 2001-02 SOjOO 09jOO

7. Oevek)pment of view points at Chikhaklan 2001-02 JOjOO 09 A)

Maonm

1. Procurement of Water Sports equipment at Palak Lake, Miwam 2000-01 2S0 075

i. Purchase of Water sports equipment tor ftmgtte lake
2000-01 4.93 liO

3. Water Sports equipment for Rungdir Lake
2001-02 4.93 145

IM by* P fid ttn

1. Walsr Sports tecKy at Khajuraho
2001-02 4.25 2XS

2. Water Sports facily at PandHnarhi
2001-02 3jM 152
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1 2 3 4 5

Nagaland

1. Procurement of Treiddng equipment of Kohima OistL - 29.94 14.94

Orissa

1. Constnjction of tieicking base camp at KukJilia-Distt Balasore, Orissa 2000-01 45j00 1330

ItaiiMtMn

1. Purdiase of water equipment lor Kotta Barrage 2001-02 5j06 1j06

2. Pilgrim centre at OigamlMr Jain Padampura, Rajasthan 2001-02 20.70 11j66

3. Pilgrim centre at Saiasar Dham Distt. Chum, Rajasthan 2001-02 12.79 7 i0

Sikkim

1. Raftinĝ Angling Hut at Mamting, Sikkim 2000-01 8j00 1.70

2. Purchase of adventure tourism, rafting, mountaln-t)lke and 
trekking equipment

2000-01 35A) 1750

3. Purchase of equipment tor promotion of Angling 2000-01 27.00 1330

4. Constmctkm of trekking route at Jandl Dara 2000-01 Sin 130

Tamil Nadu

1. Improvement to the environs of Meenakshi Temple, Tamil Nadu 2000-01 9.00 2.70

2. Boats jetty at Muttulcadu 2001-02 14S.14

3. Water Sports Centre at Kuiaval Lake 2001-02 15̂ 00 630
Wsit Bengal

1. Pn»uremenl ol equipment and training for water sports at 
Kolkata, West Bengal

2000-01 3J4 130

2. Procurement of water sports equipment ter MItik lake 2000-01 6.00 240
3. Water Sports equipment for Mirik Lalte 2001-02 2iS
4. Water Sports equipment lor Calcutta 2001-02 334 145

Funds to MPs undtr MPLAOS

4568. SHRI BHARTRUHARI MAHTAB:
SHRI RAJO SINGH:

WttI the Ministar of STATISTICS AND PRCX3RAMME 
IMPLEMENTATION be pleased to state:

(a) the total funds sanctioned and allocated to each 
Member of Parliament under Member of Parliament Local 
Area Development Scheme (MPLADS) during each of 
the last two years. State-wise; and

(b) the percentage of works completed out of each 
MPs fund under MPLAOS during 1998-1999, 1999-2000 
and 2000-2001 7

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRIMATI MANEKA GANDHI): (a) The figures of total 
funds released by Government of India, amounts 
sanctioned by th® District Collectors and expenditure 
incurred, Lok Sabha Constituency-wise and R c ^  Sabha 
MP-wise are avialabie in the report rstatement of Release
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and Expendkure* brought out by this Minisliy every month. 
The weekly report brought out ^  this Ministry gives details 
of funds released, year>wise, from 1996-99 to 2002-03. 
Copies of these monthly and weekly reports are available 
in the Partiament library.

(b) The details regarding the completed works are 
maintained at the District level and are available with the 
District authorities.

Users Fee at Airports

4559. SHRI A. BRAHMANAIAH: Will the Minister of 
CIVIL AVIATION be pleased to state:

(a) whether the Airports Authority of India charges 
entrance fees for both the domestic and intematk>nal 
airports from visitors;

(b) if so, the total amount collected from visitore at 
alt the airports Inctuding IGI Airport during 2001-2002, 
airports-wise;

(c) whether the Airports Authority of India is not 
spending these funds properly for upkeep of the airports; 
and

(d) if so, the steps the Government propose to take 
to ensure proper utilisatton of these funds?

THE MINISTER OF CIVIL AVIATION (SHRi SYED 
SHAHNAWAZ HUSSAIN); (a) Yes. Sir.

(b) The total amount collected from visitors at various 
airports, during 2001-2002 is Rs. 1749.48 lakhs. The 
amount, in lakhs collected at intemattonal airports k)cated 
at Ahmedabad (27.07), Amritsar (6.40) Bangalore, 
(138.00), Chennai (268.70), Delhi (416.70), Goa (17.08), 
Guwahati (0.79), Hyderabad (289.88), Kolkata (204.00), 
Mumbai (133.77) and Trivandmm (50.00) totalled to Rs. 
1543.39 lakhs. Simiiariy, the amount in lakhs, collected 
at domestic airports situated at Agartala (6.18), Agra 
(108), Aurangabad (2.97), Bagdora (3.48), Bhopal (5.91), 
Bhubaneswar (15.65), Calicut (14.40) Chandigarh (1.22), 
Coimbatore (15.59), Dimapur (0.96), Indore (6.93), Jaipur 
(13.60), Jamnagar (1.51), Jodhpur (0.40), Khajuraho 
(0.92), Lucknow (21.15), Mangators (9.99), Patna (7.74). 
Portbiair (4.46), Pune (25.59), Raipur (3.38), Rajkot (4.60), 
Ranchi (3.90). Trichy (6.27), Udaipur (3.68), Vadodara 
(7.20), Varanasi (6.50) and Vishakhapatnam (10.83) was 
Rs. 206.09 lakhs.

(c) and (d) Airports Authority of India is using the 
funds property for upkeeping of airports as well as to 
provide amenities and facilHies to the visitors and 
passengers.

RnencM and Technical Aaeletance for FPI

4560. DR. BALIRAM: Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased to state:

(a) whether the Union Government have received 
any proposals from State Governments for seeking 
financial and technical assistance to set up food 
processing industries particulariy from Delhi and Uttar 
Pradesh during the last three years; and

(b) if so, the details thereof. State-wise and the actton 
taken thereon?

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (PROF. CHAMAN 
LAL GUPTA): (a) and (b) Applteations for grant of financial 
assistance are forwarded to the Ministry of Food 
Processing Industries by the designated State Nodal 
Agencies in ail States/Unton Territories. The total number 
of approvals granted during the years 1999-2000. 2000­
2001 and 2001-2002 are given t>ek>w;-

1999-2000

2000-2001 

2001-2002

68

67

84

No appik:ation was received from Delhi during the 
above mentioned three years seeking financial assistance 
for the setting up of food processing industries.

In respect of Uttar Pradesh, five applications for 
setting up Food Processing Industries were approved 
during 1999-2000, five during 2000-2001 and ten during
2001-2002.

High Yielding Variety of Paddy

4561. SHRI J.S. BRAR; Will the Minister of 
AGRICULTURE be pleased to state;

(a) whether paddy crops in nearty 30,000 acres in 
Kanyakumari has been affected by pest attack at the 
ftowering stage;

(b) whether even the straws wiH not be useful as 
fodder due to repeated spray of pestkMes;

(c) if so. the actkm taken to prevent km of paddy 
crop and to have altemate high yielding variety of paddy; 
and

(d) the relief measures taken to mitigate the sufferings 
of farmers?
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) and (b) Tamil Nadu Government has reported that an 
area of 646.67 hectare In Kanyakumarl District Is 
estimated to be affected due to rice tungro virus disease 
transmitted by green leaf hopper. Pesticides, If used in 
recommended doses will not have any residue in paddy 
straw and therefore the same can be used as cattle 
feed.

(c) and (d) Following are the action taken:

(i) Integrated Pest Management (IPM) which inter 
alia comprises of cultural, mechanical and 
biological control and need based use of 
pesUcUes with emphasis on use of bk>-pesticide8 
is being promoted among the fanners.

(ii) Farmers are being trained to adopt Integrated 
Pest Management practices in paddy.

(iii) Farmers are being advised to use tungro 
resistant varieties viz. Vikramarya and Nidhi in 
the affected area.

(iv) State Government is taking necessary steps to 
mitigate the sufferings of farmers.

National Botanical Research Institute 
In Tamil Nadu

4562. SHRI P.D. ELANQOVAN: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Government are aware of the Herbs 
and Medicinal Plant's wealth in Kolli hills, Jawadu hills 
and Velagirl hills of Tamil Nadu;

(b) if so, the steps taken by the Government to set 
up a National Botanical Research Institute in this region 
to explore and exploit the huge repertoire of these herbs 
and medicinat plants;

(c) whether the Government have received any 
proposals in this regard; and

(d) if so, the details thereof and the action taken 
thereon?

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) Yes. The Government is aware 
of the wealth of medksinal plants in the Kolli hills, Jawadu 
hills and Yelagiri hills of Tamil Nadu.

(b) There is no proposal to set up a National 
Botanical Research Institute in the region of Kolli Nib, 
Jawadu hills and Yelagiri hills in TamH Nadu. However, 
Medicinal Plants Conservation and Development Areas 
have been set up in these hills.

(c) and (d) The Medicinal Plants Board (Ministry of 
Health and Family Welfare) whteh has been established 
to deal with various affairs related to medkiine plants has 
infonned that during 2001-2002 they have not received 
any scheme to finance the setting up of a full fledged 
research institute in any part of the country.

Promotion of Dairying and Farming

4563. SHRI SADASHIVRAO DADOBA MANDLIK: 
SHRI C.N. SINGH: .

Will the Minister of AGRICULTURE be pleased to 
state the funds alk)cated to the States to promote dairying 
and fanning in the country during the last three years, 
and current financial year, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
The Government is intplementing various schemes to 
promote dairying and agriculture farming in the country. 
Under these schemes, funds are released to the State 
Governments on the basis of viability of the proposals 
received, status of utilisation of past releases and the 
availability of funds. A statement Indicating the State-wise 
release of funds to the various States during the last 
three years is enclosed. No fund has been released In 
the cun«nt financial year as the Demands for Grants
2002-2003 is yet to be approved l>y the Pariiament.

Statement

SI. StateAJT Funds released for Agriculture Farmina Funds released for Dairying
No. 1996-1999 1999-2000 2000-2001 1998-1999 1999-2000 2000-2001

1 2 3 4 5 6 7 a

1. Andhra Pradesh 6334.92 617551 391434 X>M 191/49 13.78

2. Arur^chal Pradesh 473.63 475.05 76131 33.62 OJOQ OJOO

3. Assam 540.19 386.91 1099J7 OXX) OJOO 16434
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1 2 3 4 5 6 7 a

4. Bihar 35253 240.70 41959 77.94 8239 6447

5. Chhattisgarh 0.00 0.00 963.00 130.00 75j00 S13j60

6. Qoa 233.92 202.06 49.12 0.00 OJOO OjOO

7. Gujarat 4533A7 478931 471347 OJOO OJOO OjOO

8. Haryana 1634.97 164830 1833.74 OJOO OJOO 38.75

9. Himachal Pradesh 1322.19 1116X)9 1338.17 Ŝ̂ JOO ÔOJOO 200JOO

10. Jharkhand 0.00 OXX) 0.00 ODO OjOO OXX)

11. Jammu & Kashmir 105435 106035 91737 106 JO OJOO OJOO

12. Kamataka 8476/45 815930 718052 OjOO 50054 200JOO

13. Kerala 4071.73 257159 3724.72 31j66 19134 OJOO

14. Madhya Pradesh 7692.98 7696.70 SS06M 2SOJOO 975JOO 357.90

15. Maharashtra 12378.62 832433 1063331 541 j02 64549 655XX)

16. Manipur 571.95 984X>3 935.68 OjOO OJOO OiX)

17. Meghalaya 431.65 598i>2 724.74 OjOO 143.92 OiX)

18. Mizoram 961 >»5 894.94 1088.99 89/»9 OjOO 59.17

19. Nagaland 1142X» 1223 X)7 1489.72 53.15 6227 137 j07

20. Orissa 362231 4594.78 168031 OJOO 273/43 OjOO

21. Punjab 1295/49 120634 849/49 OJOO OjOO 309.96

22. Rajasthan 9268.88 847036 813323 OJOO 0.00 OjOO

23. Sikkim 47531 54139 82529 6426 134.79 84.98

24. Tamil Nadu 5740.11 551333 566559 OjOO 34.16 35^2

25. Tripura 570j09 951 iJ7 817225 OJOO OjOO 5651

26. Uttar Pradesh 8322.90 7603XX) 706833 OjOO 36026 A77S2

27. Uttaranchal OjOO OjOO 882.00 OjOO ODO OjOO

28. West Bengal 1285.97 1534^0 1537 X)9 OJOO OjOO 150.00

29. A & N Islands OXX) OjOO OjOO 20M 45.90 45j00

Touy 827S8M 76963.13 7475433 1S5634 381648 ISfATJ
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DIspoMi of Mtodlcal Wastes

4564. SHRI RAM8HETH THAKUR: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state:

(a) wtiether the Qovemment are aware that many 
hospitals run by States as well as Centre in major cities 
of the country are still not paying attention towards proper 
disposal of medical wastes despite rules framed in this 
regard;

(b) if so. the details thereof and the reasons ttierefor, 
State>wlse;

(c) whether the Qovemment are considering to tai<e 
strict action against the hospitals which have failed in 
implementation of the said niies; and

(d) if so. the details thereof?

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) and (b) The Bio-medical Wastes 
(Management and Handling) Rules, 1998 prescribe a 
schedule for setting up of waste management facility by 
institutions generating bio-medical wastes. The target dates 
vary from 30th June. 2000 to 31st December, 2002 
depending upon the location and bed capacity of hospitals. 
The State Pollution Control Boards (SPCBs)/Pollution 
Control Committees (PCCs) of Union Temtories have been 
designated as the Prescribed Authority to grant of 
authortziMon for handling of bio-medical wastes. As per 
a report of Central Pollution Control Board (CPCB), during
2000-2001, against a total of 2,124 applications received 
for grant of authorization. 1.795 authorizations were 
granted.

(c) and (d) SPCBs/PCCs have identified health care 
establishments whicn need to comply with the provisions 
of the Bio-medical Wastes (Management & Handling) 
Rules. 1998. The CPCB has asked all the SPCBs/PCCs 
to inMate action against the defaulting health care facilities.

Damage due to Hallatorm In Madhya Pradesh

4565. SHRI VIRENDRA KUMAR: Will the Minister of 
AGRICULTURE be pleased to state:

(a) whether the recent hailstorm has caused 
considerable damage to crops, cattle and houses in 
Madhya Pradeeh;

(b) if so, the details of the damage assessed by the 
Central Study Team; and

(c) the financial assistance released by the Union 
Qovemment to the State to compensate the victims?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) Yes. Sir.

(b) and (c) An Inter-Ministerial Central team visited 
the affected areas in Madhya Pradesh recently for 
assessment of the situation. The matter is under process.

Procurement of Machineries by WCL Limited

4566. SHRI NARESH PUGLIA: Will the Minister of 
COAL AND MINES be pleased to state:

(a) the details of major machineries procured by the 
Westem Coalfields Limited (WCL) in each area of 
operation during each of the last three years;

*
(b) the total cost of these machineries, area-wise;

(c) the amount spent in purchase of spare parts of 
these machineries during the said period, area-wise;

(d) the capacity of each of such machineries; and

(e) the capacity utilization during the said period, area- 
wise?

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD):
(a) The details of major machineries procured in each 
area of operation during the last three years, year-wise 
is given at Statement-1 enclosed.

(b) The cost of the total machineries incurred during 
the last three years in WCL is given at Statement-ll 
enclosed.

(c) The amount spent on purchase of spare parts of 
the machineries in operation in WCL during the last three 
years is given at Statement-Ill enclosed.

(d) and (e) The capacity of the machineries as well 
as capacity utilisation for both opencast and underground 
operations are given at Statement IV & V enclosed.
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Th0 dotalb of major machlneriea pmcurad by the WCL in each area of operation 
during the last ffiree years, year-wise

Equipment Year Ballar- Chand­ Majri Wani WanI Nag­ Urn- Pe. K«n- Path- Tom
(E4M) pur rapur North pur rer nch han akh era

1 2 3 4 5 •6 7 8 9 10 11 12 13

Side Discharge 99-00 - - - - - 5 - - - 8 13
Loader

00-01 - 4 - - - 16 - 7 - - 27

01-02 - 6 - - 4 5 - 1 - 6 22

Load Haul 99-00 3 3
Dumper

00-01 - - - — — 1 2 3

01-02 - - - - 6 3 - 4 6 5 24

Haulage 99-00 4 2 - - - 4 - - 3 1 14

00-01 - - - - 2 3 - - - - 5

01-02 - - - - 1 3 - - - - 4

Winder 99-00 - - - NIL

00-01 - - - - - NIL

01-02 - - - - - - - - - - NIL

Belt Conveyor 99-00 3 - 3 - 1 7 5 4 S 3 31

00-01 - - - - 2 6 - - - 1 09

01-02 - - - 2 1 2 - - - 7 12

Chain Conveyor 99-00 - - - - - 9 - 4 - 10 23

00-01 - - - - 6 2S - - - 18 49

01-02 - - - - - - - - • NIL

Ventilation Fan 99-00 - - - - - 9 - - 6 4 »

00-01 4 4 - - - 4 - 8 4 7 31

01-02 - - - - 4 2 - 2 - - 8

Traneformer 99-00 - 2 - 2 5 - - — — — ♦

00-01 2 S - 3 6 - 1 - - 17



1S36 W tfUtn Afmwer
APRIL 23. 2002 to Quettiona 1536

t 2 3 4 5 6 7 8 9 10 11 12 13

01-02 1 - 1 6 - 7 1 1 - - 17

Coal DrM 99-00 - 3 - - - - - 4 8 2S 40

00-01 - 11 - - - 9 - 5 14 5 44

01-02 - 5 - - 6 - - 8 - 20 39

Pump 99-00 2 - - - - 11 5 2 - - 20

00-01 10 11 8 8 21 21 3 S 7 3 97

01-02 - - 5 2 - 2 - - - - 9

Weigh Bridge 99-00 2 2 1 2 2 2 - 1 2 1 15

00-01 - - - - - - - - - - NIL

01-02 1 1 1 1 2 - - 1 - 1 8

Beit Weigher 99-00 - - NIL

00-01 • - NIL

01-02 - - - - - 6 - - - - 6

Feeder Bieeker 99-00 NIL

00-01 1 - - - - 1 - - - - 2

NIL

Roof Bolter 99-00 - - - - - 1 - - - - 1

00-01 - NIL

01-02 - - - - - - - - 3 2 5

Equipment Year BaUar- Chand Ma|ri Nagpur Wani Umrer Wani Total
(HEMM) pur rapur North

1 2 3 4 5 6 7 8 9 10

Motor Qreder 99-00 - - 2 - - - - 2

00-01 - - - - • - - NIL

01-02 - 1 - 1 - - 2

Tyre HerKfler 99-00 - - - 1 - - 1 2

00-01 - - - - - - - NIL
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1 2 3 4 5 6 7 8 9 10

01-02 - - - - - - - NIL

Fiont End 99-00 - - - - - - - NIL

Loader
00-01 - 2 - 2 - - 1 S

01-02 - - - - - - - NIL

Hydraulic 99-00 - 1 - - - - - 1

Excavator
00-01 2 - 1 — 2 5

01-02 1 2 - 5 - 2 3 13

Mobile crane 99-00 3 1 3 1 1 - 2 11

00-01 - 1 1 1 - - 1 4

01-02 - - - - - NIL

Elec Shovel 99-00 - 7 - - - 3 1 11

00-01 - 1 - - - - 2 3

01-02 - - - - - - NIL

Dumper 35 T 99-00 10 - 4 11 - S

00-01 7 - - - - - 7

01-02 10 - - 13 2 - 16 41

Dumper 50 T 99-00 6 28 - — ** 9 10 S3

00-01 - - - — 9 9

01-02 4 - - - 8 9 5

Dozer 320 HP 99-00 8 7 5 1 3 2 5 31

00-01 1 2 1 1 2 1 8

01-02 3 1 3 3 1 1 6 IS

Dozer 410-460 99-00 2 3 - - •• 2 1 8

HP DrW
00-01 - - - - - - NIL

01-02 - - 1 1 - 2

99-00 2 3 1 2 3 ■ 2 .13

160 MM 00-01 4 - - 1 3 1 2 11

01-02 - 1 1 1
■

1 2 6
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Statrnnsnt-ll

The total cost of machineries area-wise

to Questions 1540 

(Rupees in crons)

Name of areas 1999-2000 2000-2001 2001*2002

Nagpur 2246 116.19 3236

Chandrapur 180.11 16.82 12.11

BaHarpur 57.76 22.77 4045

Umrer 5847 3.16 3937

Ma)ri 11.74 542 12.94

WanI 5641 46.52 63.99

WanI North 14.11 13.19 37.69

Pench 04.11 0447 342

Kanhan 02.94 0238 224

Pathakhara 07.79 05.16 ‘ 5.13

Nandan Waahary 0024 00.04 -

CW8 Tadali 02.78 01.82 0S7

CBE, Bhandara 00.18 00.06 -

WCL Hq. Nagpur 00.13 00.09 oxm

Total WCL 41823 124.01 125 A2

Statement-IH

Amount spent on purchase of spares

(Rupees In Crores)

Name of areas 1999-2000 2000-2001 2001-2002

1 2 3 4

Nagpur 1145 1653 1032

Chandrapur 0951 1021 14.63

BaHarpur 11.13 1543 - 12.76

Wani 1221 12.19 1335

Wani North 1143 1346 1442
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1 2 3 4

Majri 11^5 1140 1045

Umrer 07^1 10.26 08.72

Pench 01.95 02.08 0339

Kanhan 02.80 02.62 0455

Pathakhera 0434 03.22 0754

Nandan Waahery 00.94 00.86 00.72

CWS Tadali 2SS6 2543 2457

WCL Hq. Nagpur 00.02 00X>2

Total WCL 111.20 124j01 125.62

Stateme/O^V

System cspsclty utilisation tor OC mines as per CMPDI (DepU.)

Areas Yean
Equipment capacity (in.cu.m.) Syatem

ininA
OC 

utilization 
(In %)Dragline Shovel Dumper

If HI IV
capacity 

(m. cu.m.)

1 2 3 4 S 6 7

Chandrapur 1999-00 - 17.29 18.71 16320 97S>i

2000-01 - 18.44 1848 17320 9723

2001-02 - 20.023 17.906 17.116 100.95

Baltarpur 1999-00 2.64 15.27 15.91 17510 8458

2000-01 2M 15.27 1536 17380 9246

2001-02 2M 16.108 16387 17449 9539

Majri 1999-00 - 1354 13J7 13.110 99.69

2000-01 - 1357 1236 12360 95.26

2001-02 - 12.731 13.721 12358 97.94

WanI 1999-00 2.99 2027 17.66 20.210 92.13

2000-01 2.99 20/46 17.8 19.960 97.75

2001-02 2.99 21.473 18.812 20.903 103.14
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1 2 3 4 5 6 7

WanI North 1999-00 - 13.00 1358 12.970 102 j08

2000-01 - 13.17 13M 12.970 10655

2001-02 - 13.665 13.66 13.056 11144

Nagpur 1999-00 - 6.09 7j60 6J090 9835

2000-01 - 6.61 835 6440 98.76

2001-02 - 8.926 9.049 8237 9257

Umrer 1999-00 1.94 6.60 8.12 8520 10631

2000-01 1.94 7.80 8.12 9320 110.19

2001-02 1.94 7.829 8.42 9A37 11252

Pench 1999-00 - 0£1 0.98 0310 9259

2000-01 - 0.92 1.15 0.920 95.65

2001-02 - 0.941 1.225 0.941 8735

Kanhan 1999-00 - 031 0.91 0.910 80.22

2000-01 - 0j68 055 0550 92.73

2001-02 - 0.615 0.788 0A15 12.03

ToM WCL 1999-00 757 93.78 96.74 96.950 9558

2000-01 757 96.92 9651 97.720 98.76

2001-02 757 . 102311 99.968 100312 101JI7

Nota: Figurss of 2001<02 va anttdpalad.

Slatement-V

Ana-Wise wmual capacity utilisation of production machineries in WCL

SDL (Percentage) LHO (Percentage)

Areas 1999- 2000- 2001- 1999- 2000- 2001-
2000 2001 2002 2000 2001 2002

1 2 3 4 5 6 7

Pathakhera 92.13 91.95 9536 45.26 8133 89.14

Kanhan 9349 9532 87.72 38^6 24.94 52.71

Ranch 82.60 78.95 7831 0 - 0 40j64
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1 2 3 4 5 6 7

Nagpur 97.07 87.73 8936 0 0 45.47

Umrer 77£7 78.75 68.26 0 0 0

Majri 127.88 11535 12652 0 0 0

Wani North 64.02 72.84 90.14 0 0 0

Wsni 76.85 72.70 OjOO 0 0 0

Chandrapur 72 Jbl 71.67 68.18 0 0 0

Baliarpur 96 >46 8336 90.89 0 0 0

WCL 80.60 86.28 8836 56.62 66j62 79.19

Araa-wlse annual capacity of production machineiiea in WCL

SDL (Tonne) LHD (Percentage)

Area 1999- 2000- 2001- 1999- 2000- 2001-
2000 2001 2002 2000 2001 2002

Pathal<hera 1677500 1677500 1616300 686250 777750 915300

Kanhan 366000 488000 671000 274500 274500 228750

Ranch 762500 915000 945500 0 0 68850

Nagpur 1250500 1647000 1639200 0 0 11700

Umrer 152500 152500 176100 0 0 0

Miyri 152500 213500 213500 0 0 0

Wani North 244000 244000 244052 0 0 0

Wani 122000 122000 0 0 0 0

Chandrapur 396500 579500 597700 0 0 0

Baliatpur 396500 518500 457500 0 0 0

WCL 5520500 6557500 6560952 960750 1052250 1224600

(Translation]

Private Sector’s participation In 
Construction of Airports

4567. SHRI PADAM SEN CHOUDHRY: 
SHRI KIRIT SOMAIYA:
DR. A8H0K PATEL

Will the Minister of CIVIL AVIATION t>e pleased to
state:

(a) whether the Government propose to encourage 
pilvste sectof's participation in the construction of siiports;

(b) if so, whether some private agencies are 
intarssied in conslniction of new airport on BuHt, Operation 
and Transfsr (BOT) t>asis;

(c) if so. the details thereof;

(d) the time ty  which s finai decision is Ukely to t>e 
taken In this regard;
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(e) whether the Government received any proposal 
for New Mumbai Airport on BOT basis; and

(f) If 80, the details thereof and reaction of the 
Government thereto?

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) Yes. Sir.

(b) to (e) Private agencies have evinced their interest 
in the construction of new airports at Devanahalli near 
Bangalore and Shamshabad near Hyderabad on Build, 
Own, Operate (BOO) basis and the Navi Mumbai airport 
on Build, Own, Operate and Transfer (BOOT) basis. The 
Airports located at Shamshabad near Hyderabad and 
Devanahalli near Bangalore are being developed as a 
Joint Venture on BOO basis. The strategic partner from 
the private sector will hold 74% stake in the project the 
respective State Governments or their designated agencies 
shall hold 13% equity. Airports Authority of India (AAI) 
wlH hold 13% equity subject to a cap of Rs. 50 crores 
in each project. The preferred Bidder identified for the 
project at Shamshabad is a consortium led by GMR 
Vasavl and Malaysian Airport Holdings Berhard. For 
Devanhalli Project, the strategic joint venture partner is a 
consortium led by Siemens of Germany with Unique 
Zurich of Switzerland and Larsen and Toubro India Ltd. 
as the other members of the Consortia. The Shareholders 
Agreement has been signed on 23rd January, 2002 for 
Devanahalli airport project. Further actions for signing of 
various agreements and achieving financial closure will 
be taken by the respective State Government.

(f) The Techno Economk: Feasibility Report has been 
submitted by the City and Industrial Development 
Corporation of Maharashtra Ltd. (CIDCO) for constructk>n 
of an international airport at Navi Mumbai. AAI has 
examined the report and found the site technically suitable 
for establishing the second airport subject to certain 
physk»l and operational limitations. Environment clearance 
is also necessary. These observations have been 
communicated to CIDCO and the Government of 
Maharashtra. Further action will be possible after the State 
Government give their views on these observations.

[Ent^ish]

Indo-lsrMi Agreement on Conversion of Aircraft

4568. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of CIVIL AVIATION be pleased to state:

(a) whether any agreement has been reached 
between the Indian and Israel aircraft Industries for 
converting passenger aircraft into cargo aircraft recently; 
and

(b) if so, the details thereof alongwith the reasons 
therefor?

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) and (b) A contract document 
between Hindustan Aeronautics Limited (HAL) and Israel 
Aircraft Industries (lAI) for supply of kits for B-737 alroraft 
conversion programme is under finalisation. lAI has 
stipulated supply schedule of first kit by March, 2004.

Chartered Flights from Foreign Countries

4569. SHRI A. NARENDRA: WHI the Minister of CIVIL 
AVIATION be pleased to state:

(a) whether chartered flights from various countries 
to Indian airports are being encouraged;

(b) if so, the details thereof;

(c) whether the Government propose to simplify the 
procedure for permitting intemattonal airiines to fly from 
various airports of the country including Andhra Pradesh; 
and

(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) and (b) As per revised 
guidelines, foreign tourist Charter flights can land at all 
12 international airports. Addittonally they can also land 
at airports having immigration and customs facilities.

(c) and (d) The issues concerning grant of traffic 
rights, whksh are sovereign in natuto, enabling international 
airlines operate scheduled services from different airports 
in the country are decided during the bilateral talks at 
the Government level between India and the country of 
the concerned foreign airiines. This is an intematk>nally 
accepted practtee and followed worid over. Bilateral traffk; 
rights are given on reciprocal basis keeping in view the 
demand between different sectors.

Memorandum from Tea Plantation Woriters 
of Tamil Nadu

4570. SHRI RAM MOHAN GADDE: Will the Minister 
of LABOUR be pleased to state:

(a) whether the Government have received any 
memorandum from tea plantation workers of Tamil Nadu 
alleging that workers were denied even basw human rights 
and forced to wort< as bonded labourers;



1649 Written Answer VAISAKHA 3. 1S24 {Saka) to oJesthna 1650

(b) if so, the details thereof and the reasons thereof;
and

(c) the remedial steps taken by the Qovemment In 
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
UBOUR (SHRI MUNI LAU): (a) to (c) The Infonnation 
is being collected and will be laid on the Table of the 
House.

Conetruction of Airport at Coochbehar

4571. SHRI AMAR ROY PRADHAN: Will the Minister 
of CIVIL AVIATION be pleased to state:

(a) the amount spent for providing aviation senses 
and construction of an Airport at Coochbehar alongwith 
the year in which this amount was incun^;

(b) the year-wise amount being spent on its 
maintenance and salary and other allowances of officials 
posted there;

(c) the time since when the airport Is not in operation 
alongwith the reasons therefor,

(d) whether the Government propose to depend on 
private airlines to make this aiipoit operational;

(e) if so, the reasons therefor; and

(0 tfie steps proposed to be taken by the Government 
to make this airport operatiortal?

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) and (b) No major 
devektpment work ftas been taken up at Coochbehar 
aiiport during Ninth Five Year Plan. However, routine 
expenditure incurred on maintenance, staff salary and 
allowances of the offk:ials posted at Coochbehar airport 
during 1996-1999, 1999-2000 and 2000-2001 were Rs. 
52.44 lekhs, Rs. 37.31 Lakhs and Rs. 48.42 lakhs 
respectively.

(c) The airport is not in operation for about a decade 
due to poor traffte potential.

(d) to (f) Aiilines plan their operations on tfie basis 
of traffte demand and conrimerdal viability subject to route 
dispersal guidelines issued by Government.

Natioftal Commiaalon on Muaeums

4572. SHRI SUBODH MOHITE: Will the Minister of 
TOURISM AND CULTURE be pleased to state:

(a) whetfwr the Qovemment propose to set up 
Natkmal Commlsaton on Museums to review the current 
status of museums;

(b) if so, the details thereof;

(c) whether the Government have revised financial 
assistance scheme for regtenal and local museums;

(d) if so, the details thereof and the quantum of 
funds provided through this scheme to the museums 
during the last three years; and

(e) the measures adopted to strengthen the network 
of k)cal and regional museums?

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAQMOHAN); (a) No, Sir.

(b) Does not arise.

(c) to (e) The schente was revised during the year 
1999, and In the revised scheme, museums under the 
State Governments, were made eligible for financial 
assistance. From the year 2002-2003, University and 
CoRage Museums wW also be ntade eligible for assistance 
under the scheme. Under this scheme, the funds 
sanctioned during the last three years for (I) renovation/ 
repairs/extenslon/modemisatk>n of gaAeries; (H) publteation; 
(Hi) conservation laboratory; (iv) museum library; (v) 
purchase of equipment; and (vi) documentation is as 
under

Year Anraunt Sanctioned

1999-2000 164.30 lakhs

2000-2001 136.27 lakhs

2001-2002 298.96 lakhs

Promotion of Hotel Industry

4573. SHRI G.S. BASAVARAJ: Will the Minister of 
TOURISM AND CULTURE be pleased to state:

(a) whether the tourism industry wortdwkle which 
witnes^ a slump of 20 to 25 per cent post SeptemiMr 
11 attack In US, is showing gradual signs of recovery 
during 2002;

(b) if so, the extent to whteh the Union Government 
are confklent that tourist traffic is likely to ptek up during 
the middle of 2002; and

(c) the efforts made by the Qovemment to give a 
boost to the tourism industry?
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THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAQMOHAN): (a) According to a report of the World 
Tourism Organisation (WTO), tourist arrivals suffered a 
drop of 11 per cerrt worldwide during the last four nionths 
of the year 2001. WTO predicts that the tourism industry 
will pick up its rhythm of growth by the second half of
2002, as business travel resumes and consumer 
confidence returns.

(b) With the improvement estimated in the declining 
trend of tourist arrivals to India during the months of 
February and March 2002, it is expected that the tourist 
traffic will pick up during the remaining part of the year.

(c) Several measures are being implemented to boost 
tourism such as the foik>wing;

• Positioning and maintaining tourism development 
as a national priority activity;

• Enhancing dhd maintaining the competitiveness 
of India as a tourism destination;

• Improving India's existing tourism products and 
expanding these to meet new market 
requirements;

• Creation of world class infrastnjcture;

• Developing sustained and effective marketing 
plans and programs;

• Special thrust to rural and small segment 
tourism; and

• Attention to civilisational issues and issues 
pertaining to the civic administratioru ar)d good 
governance and also of social and cultural 
values.

Iron Or* Reserve

4574. SHRI T.T.V. DHINAKARAN: Will the Minister 
of COAL AND MINES be pleased to state:

(a) whether there is huge iron ore resen/e in Salem 
region including Servarayan Hill area in Tamil Nadu;

(b) if so, the tinne by whteh these reserve are to be 
exploited;

(c) whether therrf' is any proposal to open iron ore 
mining to private Sector, and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD):
(a) Yes, Sir. As per the National Mineral Inventory 
prepared by IBM as on 1.4.2000, a conditional resources 
of 231.804 million tonnes of magnetite iron ore is 
distributed in a group of 12 deposits in Salem district. 
However, no iron ore deposits have been located 
Servarayan Hills area.

(b) State Government of Tamil Nadu has infonned 
that Tamil Nadu Industrial Development Corporation 
(TIDCO), a state owned corporation of Tamil Nadu 
Government has applied for grant of two mining leases 
for exploitation of iron ore over an extent of 100 hectares 
in Perumalatty village of Salem District and over an extent 
of 607.29 hectares in Kavuthimalai and Vediyappamalai 
areas of Thiruvannamalai District.

(c) and (d) Mining of iron ore is pennissible for both 
the pubik: and the private sector.

Personal Accident Insurance Scheme

4575. SHRI T.M. SELVAGANPATHI: Will the Minister 
of LABOUR be pleased to state:

(a) whether the National Federation of Labour 
Cooperatives has requested the Unfon Government for 
personal accklent insurance scheme for labour worit force;

(b) if so, the steps being taken by the Govemment 
in this regard; and

(c) the total amount allocated and utilised for the 
said scheme during the Ninth Plan?

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL): (a) Yes, Sir.

(b) and (c) Though an allocation of Rs. 100 lakh 
was made for this scheme during the Ninth Five Year 
Plan by the Ministry of Agriculture, the amount could not 
be utilised as the scheme was not approved for 
implementation.

Development of Animal Husbandry

4576. SHRI K.E. KRISHNAMURTHY: Will the Minister 
of AGRICULTURE be pleased to state:

(a) whether the Union Govemment have received 
any request from the Govemntent of Andhra Pradesh to 
release funds for the development of Animal Husbandry; 
and
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(b) H 80, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) and (b) The Government has been receiving number 
of propoeals from time to time from Government of Andhra 
Pradesh for release of funds under the schemes being 
implemented by the Department of Animal Husbandry & 
Dairying. These proposals are examined and the funds 
are reieased to Government of Andhra Pradesh on the 
basis of the viability of the proposals, status of utilisation 
of past releases and the availability of fund. An antount 
of Rs. 8.77 crore has been released to Government of 
Andhra Pradesh for the development of Animal Husbandry 
during 2001-2002.

Ban on Trade of Shahtooah Shawl

4577. SHRI ASHOK N. MOHOL: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether attention of the Government has been 
drawn to the news item captioned ‘Alarm over shahtoosh 
seizure in Rome” appearing in the Times of India dated 
February 22, 2002;

(b) if so, the facts of the matter reported therein;

(c) whether the Government have faBed to check the 
smuggling of shahtoosh shawl from India;

(d) if so, the reasons therefor;

(e) whether the Government are consideiing to amend 
the existing law in regard to ban on shahtoosh shawl; 
and

(0 if so, the details thereof?

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) and (b) Yes, Sir. The recent 
seizure in Rome substantiates the fact that Hlegal trade 
in shahtoosh shawls continues unabated with the 
involvement of organised mafias.

(c) and (d) Large number of attempted smuggling of 
shahtoosh shawls have been detected through the joint 
efforts of the wildlife wing of the Government of India, 
Customs authorities and Non Governmental Organisations. 
The list of seizures during the last four years is given in 
the Statement enclosed.

(e) and (f) The trade in shahtoosh shawls is already 
banned under the provisions of the Wild Life (Protection) 
Act, 1972.

Statement

List of Seizures of Shahtoosft Shawls during the last four years.

SI.
No.

Name of accused City Year Wool (in Kgs) Shawls (pieces)

1 2 3 4 5 6

1. Rajendra Tikko Delhi 1998 47

2. Surtita/Samad Ahmad Delhi 1998 11

3. WUIiam Jean Delhi 1999 12

4. Ishaq Baig Delhi 1999 10

5. Parveen/Samad Ahmad ISelhi 1999 15

6. Ali Mohd. Pir Delhi 1999 13

7. Naresh Narula Delhi 1999 96

8. Mukhtar Ahmed Lone Delhi 1999 10

9. Jagdich Mittal/N. TuH DelM 1999 1
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1 2 3 4 5 6

10. Rajesh Kumar Delhi 1999 6

11 HUal Ahmed Vani Delhi 2000 49

12. Ritu Ansai Delhi 2000 7

13. Manzoor Ahmed Delhi 2000 7

14. R & 0 Co., Lajpat Nagar Delhi 2001 130 -

15. Parvez Alam Jayanagar, Bihar Delhi 2001 114 -

16. Mushtaq Ahmed & M. Alam Delhi 2001 - 70

Total 244 354

Ralmburawrwnt of Dues

4578. SHRI PRABHUNATH SINGH: Will the Minister 
of LABOUR be pleased to state;

(a) whether his ministry has asked the Delhi 
Government to repay the outstanding dues of ESIC; and

(b) the action taken by the State Government in the 
matter?

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL); (a) and (b) Yes. Sir. 
TUI date ttw State Government has paid an amount of 
Rs. 9,06,85,086/- out of the outstanding amount of 
Rs. 1,67,59,70,135/-. Balance of Rs. 1,58,52,85,049/- is 
still due to be paid by Delhi Government.

Defreeze of LTC Facilities

4579. SHRI RAGHUNATH JHA: Will the Minister of 
TOURISM AND CULTURE be pleased to state;

(a) whether domesth: tourism has been adversely 
affected in view of the freeze on LTC for Government 
employees; and

(b) if so, the steps taken to de-freeze LTC for 
Government employees to boost tourism?

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAGMOHAN): (a) There is no quantitative analysis 
available regarding the effect of freeze on LTC for 
Government emptoyees on donnestic tourism. The statistics 
of domestic tourist visits for the year 2001 available tor 
18 Statea/UTs indicats positive growth rate in respect of

11 States and negative growth rate in case of 7 States/ 
UTs.

(b) The matter relating to suspension of LTC to the 
Government employees was referred to the Ministry of 
Finance and the Ministry of Personnel, Pubik; Grievances 
and Pensions with a request to review the decision. They 
are of the view that the measure wf» aimed at bringing 
about stnjctural changes in the compositton of Central 
Govemment expencflture and effect economy in the non­
plan expenditure and the deciskm would be reviewed at 
the appropriate time.

Central University Status to Agricultural Universities

4580. SHRI A. VENKATESH NAIK: Vynil the Minister 
of AGRICULTURE be pleased to state;

(a) whether the Govemment propose to grant Central 
University status to Agricultural Universities; and

(b) if not, he reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV);
(a) No, Sir.

(b) Agricultural Educatton Is a State subject and it is 
the prerogative of State Govemment to establish State 
Agricultural Universities (SAUs).

[Translation]

Tourism Policy for Northem State*

4581. SHRI BRAHMA NAND MANDAL: Will the 
Minister of TOURISM AND CULTURE be pleased to state:
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(a) whether PHD Chamber of Commerce wkI Irnlustry 
had requested to the Union Government to formulate a 
joint tourism development policy for Northern States; and

(b) if so, the details thereof and the reaction of the 
Government thereon?

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAGMOHAN): (a) No, Sir. the representatives of the PHD 
Chamber of Commerce and Industry in a meeting with 
the Minister of Tourism and Culture have only indicated 
the need for developing and promoting Northern Region 
as a tourism destination.

(b) The Northern Region as a whole is endowed 
with a number of tourist attractions which need to be 
developed and promoted so as to provide more attractions 
and convenience to the tourists. In order to provide 
infrastnjcture facilities, a number of tourist circuits have 
been identified for development through the joint efforts 
of Central and State Government and the private sector.

[English]

Implementation of National Oilseeds Development 
Programme

4582. SHRI G. PUTTA SWAMY GOWDA: Will the 
Minister of AGRICULTURE be pleased to state:

(a) whether the National Oilseeds Development 
Programme is being implemented by the State 
Governments with the help of varfous agencies of the 
Union Government; and

(b) if so, the measures taken by the Government to 
ensure timely supply of desired quality and quantity of 
seeds to the States or to meet the seed requirement of 
various States?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) A Centrally Sponsored Scheme called “Oilseeds 
Production Programme* is being implemented in various 
states with the help of the State Govemntents, Indian 
Council of Agricultural Research (ICAR), National Seeds 
Corporation Ltd. (NSC). State fanns Corporation of India 
(SFCI) and other agencies of the State and the Central 
Government

(b) Seeds are produced and supplied by the State 
Govemnwnt through their Depailment of Agriculture, State 
Seed Corporations and other agencies of the State 
Qovemment. Efforts of Stale Government are also 
supplemented by two national level seed producing

organizations ttke National Seeds Coiporation Ltd. (NSC) 
and State Farms Coiporations of India (SFCI). Every year 
two Zonal Seed Review meetings are held to assess the 
availability of seeds of oilseeds crops in the country. The 
Qovemment is providing financial assistance under 
Oilseeds Production Programme (OPP) for production of 
seeds of oilseed crops to the State Governments.

Deforestation and Animal Qrazinga 
In Hilly Regions

4583. SHRI AMBAREESHA: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the entire hHly region of the country face 
a tough environmental challenge due to the rapid 
deforestation and animal grazings;

(b) if so, the details thereof Including the assessment 
of environmental hazards which have affected the 
environmental balance in this region; and

(c) the steps the Government have taken in this 
regard?

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) and (b) there are no indicattons 
that the entire hilly region of the country face a tough 
environmental challenge due to the rapki deforestation 
and animal grazings. According to the 'State of Forest 
Report 1999’ by the Forest Survey of India, there has 
been a net increase of 324 sq. km. in the forest cover 
of the hilly states since 1997. However, due to biotic 
pressure from rising human and cattle population, there 
are challenges for conservation of the fragile ecology of 
the hills.

(c) The various steps taken by the Central 
Government for further improvement in the condition of 
environment of the hUly region inckide afforestatkm, forest 
protection, joint forest management and various other 
programmes/schemes for environmental conservatkm.

Airport Development Fee from Passengers

4584. SHRI IQBAL AHMED SARADGI:
SHRI SHASHI KUMAR:

WHI the Minister of CIVIL AVIATION be pleased to 
state:

(a) whether the Aiipoit Authority of India has been 
able to mobilise about Rs. 15 crore annuaOy by collecting 
airport development fee of Rs. 200 from each passenger 
using the intematkmal airport at Devanahalli, Karnataka;
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(b) if so. the details thereof and percentage of its 
share between the Centre and State Govemmerrts;

(c) whether the amount collected by the Government 
of Karnataka would be treated as a grant or loan by the 
Union Government: and

(d) if so, the time limit by when the airport 
development fee would continued to be collected?

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) Airport Development Fee 
would be applicable to be charged from each departing 
passenger using the international airport at Devanahalli. 
wtwn it becomes operational.

(b) to (d) Do not arise.

National Dairy Development Board

4585. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of AGRICULTURE be pleased to state:

(a) whether National Dairy Development Board 
(NDDB) has started selling vegetables and fruits through 
kiosks in various cities;

(b) if so. the details thereof, city-wise;

(c) whether quality is not being given due
consideration in the matter of such sales; and

(d) if so. the steps proposed to be taken to review 
the functioning of the non-core activities of the NDDB7

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRi HUKUMDEO NARAYAN YADAV):
(a) The Mother Dairy Fruit & Vegetable Ltd. of the 
National Dairy Development Board (NDDB) is selling fruits 
and vegetables through it own shops in and around Delhi.

(b) City-wise details of such shops are given below;-

Delhi 244

Nokia 17

Gurgaon 7

Faridabad 3

(c) Quality of fruit & vegetable supplied for sale is 
being given high consideration.

(d) The activities of Mother Dairy Fnjlt & Vegetable 
Ltd. are In confonnlty with the objecti\^ of National Dairy 
Devetopment Board.

Retiabilitation Scheme for Coal Mines workers

4586. SHRI N.T. SHANMUGAM; Wilt the Minister of 
COAL AND MINES be pleased to state:

(a) whether the Government have formulated/propose 
to fomiulate any scheme for the rehabilitation of the 
workers who have been retrenched or under the process 
of retrenching due to closure of the various coal mines;

(b) if so, the details thereof, state-wise; and

(c) if hot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD):
(a) to (c) CIL and its sut>sidiary companies have not 
retrenched any worker nor are contemplating retrenchment 
of any worker due to ck>sure of coal mines. HefKie the 
question of formulatk>n of any scheme for rehabilitation 
of retrenched workers does not arise.

Damage due to Natural Calamities

4587. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of AGRICULTURE be pleased to state:

(a) whether State Governments are sending proposals 
for interim relief to offset the damages to agriculture fanns 
due to natural calamities;

(b) if so, the States from whom such requests 
received during 2000-2001 and 2001-2002, State-wise;

(c) the name of States where Unton Government 
deputed Its team to assess the damage;

(d) the total amount of interim relief provkled to States 
during the iast two years. State-wise;

(e) whether Central team from time to time are 
making recomnwndattons to the Union Government to 
assist the State Governments in a better way for meeting 
the natural calamities; and

(f) if so, the strategy chalked out by the Unk>n 
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) to (f) Financing of relief expenditure in the wake of 
natural calamities is governed by the recommendations 
of Rnance Comnilseions, appointed from tin» to time. 
Financing of relief expenditure for the 5-year period 2000* 
01 to 2004-2005 is governed by the recommendattons of 
Eleventh Finance Commission (EFC). There is ready
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availability of funds with the States under Calamity Relief 
Fund (CRF) for undertaking immediate relief measures in 
the wake of natural calamities. Additional assistance is 
considered from the Nattonal Calamity Contingency Fund 
(NCCF) for natural calamities of several nature, on receipt 
of detailed Memorandum from the State Government. 
Normally, no adhoc release from the NCCF is conskJered. 
However, In the case of earthquake of 26th January, 
2001 in Qujarat and severe fk>ods in Orissa in July- 
August, 2001, adhoc assistance from the NCCF was 
relea^ in view of magnitude of the calamity and several 
damage caused t>y it, to enatile the State Government to 
take necessary measures.

Rnancial AMlstance for Production of 
Cereals and Cash Crops

4588. SHRI S.D.N.R. WADIYAR: Will the Minister of 
AGRICULTURE be pleased to state:

(a) whether the Qovemment have been provMIng 
financial assistance to the State Government for increasing 
the productivity and production of cereals and cash crops;

(b) If so, the amount sanctioned to various states 
under different Central sector/Centrally Sponsored 
Schemes during the last three years State-wise; and

(c) the extent to which the States have utilized the 
Central alk>catk>n in achieving the objectives of productivity 
and productk>n of cereals and cash crops state-wise 
during the above period?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) Yes, Sir. The Govt, of India has been provMing 
financial assistance to the State Governments under the 
foltowing Central Sector/Centrally Sponsored Schemes of 
cereals and cash crops:-

(i) Integrated Cereals Devetopment Programme in 
Ree Based Croppfaig System Areas (ICOP-Rtoe).

(ii) Integrated Cereal Development Programme In 
Wheat Based Cropping System Areas (ICDP- 
Wheat)

(iii) integrated Cereal Devekipment Programme In 
Coarse Cereals Based Cropping System Areas 
(ICDP-Coarse Cereals ).

(iv) Intensive Cotton Development Programme 
(ICDP)/Technology Misston on Cotton.

(v) Special Jute Development Programme (SJDP).

(vi) Sustainable Development of Sugarcane Based 
Cropping Systems (SUBACS).

(vii) Oil Seeds Production Programme (OPP)

(viii) National Pulses Devekipment Project (NPDP)

(ix) Accelerated Maize Development Programme 
(AMDP).

(b) and (c) The requisite information Is given in the 
statement enclosed.

Statement

State-wise funds sanctioned and funds utilized (Central Allocations) under differsnt Central Sector/Centrally Sponsored 
Schemes during last thiee years for increasing the producMty and production df cersab and cash crops.

(Rs. in Lakhs)

Name of the 
States

Funds Sanctioned Funds utilized

1999­
2000

2000­
2001

2001­
2002

Total 1999­
2000

2000­
2001

2001­
2002

Total

1 2 3 4 S 6 7 8 9

Andhra Pradesh 2138.13 1192.67 1336.63 466743 993 D6 201385 1439.94 4446 85

Arunachal Pradesh 232.71 213.27 28j02 474D0 9832 15938 1937 277 07

Assam 27143 58831 204JO 1064.24 225 M 237.71 58134 104449

Bihar 97.05 70 AO 0.00 167.65 74X)1 1282 OJOO 86.83
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1 2 3 4 5 6 7 8 9

ojyo 0.00 29.03 29.03 0.00 0,00 1233 1233

32JS6 830 6.00 4746 23.95 934 5.75 3934

164740 15811)2 1045.00 427342 160740 1580̂ 69 80334 3991 j63

106278 389.07 285.00 173635 876.07 444.23 39638 1717.18

169.19 92.00 41.77 302.96 15435 9936 4336 297.97

106.16 5733 0.00 16349 5849 160A7 4.13 223.29

1261.63 108132 890.10 3233.25 1383.04 784.16 46643 2633.63

192 32 8940 40.00 321.72 224 30 0.00 40.00 26430

OJOO 0.00 2233 2233 0.00 0.00 NA NA

2110A6 166237 169234 546637 2884.64 97232 119532 5052.98

2709.40 180132 153844 6049.16 2477.19 75630 144847 4681.96

402.82 461.10 129.95 99337 346.18 338.98 16278 847.94

200M 18742 1431 40237 2533 66 M 50.00 163.97

20030 473.71 30830 98231 202.03 21738 *29236 71247

338.64 31838 221.93 87945 303.95 310.11 17030 78436

1600.72 71532 199.75 2515.79 771.10 1247i)9 331.65 234934

732.77 177.95 0.00 910.72 104.63 261.68 18XX) 38431

2554.69 1618.64 1388 30 556133 1634.70 2181.09 1384.23 5200.02

109.14 82^5 107 JJ9 29906 11838 11435 252.23 48536
1632 49 111130 655.00 3398.79 187636 70537 645.03 3227 46
327.05 341.20 21630 884.75 335.23 31337 15938 807.98

2448 47 1009.77 240.75 3698.99 209935 1562.93 48832 415130
OXX) 0.00 1035 1035 0.00 0.00 6.17 6.17

488.05 42935 24535 1162.95 525.29 613M 25635 139538
1i)0 1.00 1.00 3.00 0.00 0.00 1.00 ĴQO
1.00 1.00 1.00 3.00 030 031 136 3.17

23.61 1530 0.00 39.11 1437 OJOO 0.00 1437

Chhattisgarh

Goa

Gujarat

Haryana

Himachal Pradesh

Jammu & Kashmir

Karnataka

Kerala

Jharkhand

Madhya Pradesh

Maharashtra

Manipur

Meghalaya

Mizoram

Nagaland

Orissa

Punjab

Rajasthan

SHddin

Tamil Nadu

Tripura

Uttar Pradesh 

Uttaranchal 

West Bengal 

A & N Islands 

Delhi

Pondicherry

NA-Nol



Violation of Labour Lawa by Paatloida Companiat

1565 Written Answer VAISAKHA 3. 1924 {Sake) 10 Oueethns 1568

4589. SHRI RAMDAS ATHAWALE: Will the Minister 
of LABOUR be pleased to state:

(a) wtiether pesticide manufacturing companies in ttie 
country are violating existing labour was and safety norms;

(b) if so, tt)e details of such companies alongwith 
the action taken against them during the last three years, 
State-wise;

(c) whether with a view to ensure proper adherence 
of labour laws and safety nomris the Government propose 
to review the procedure adopted by these companies; 
and

(d) If not, the reasons therefor?

THE MINISTER OF LABOUR (SHRI SHARAD 
YAOAV); (a) to (d) The Infonmation is being collected 
and will be laid on the Table of the House.

P'ranslation]

Renting of Aircraft

4590. SHRIMATI RAJKUMARI RATNA SINGH: Will 
the Minister of CIVIL AVIATION be pleased to state;

(a) the norms followed by the Government in giving 
permission to Aviation companies for getting aircraft rent;

(b) the details of various aviation companies 
functioning in India and the number of aircraft taken by 
them on rent, company-wise;

(c) whether any cost analysis was conduced for taking 
aircraft on rent;

(d) if so, the outcome thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) The nomm foltowed by ttie 
Government in giving permisskm to Aviatton companies 
•of getting aircraft on rent (lease) are laid down in "Civil 
Aviation Requirements, section-3-Air Transport Series C, 
Part-I.

(b) The details of various aviation companies in India 
’̂sving rented/leased aircraft are given in the statement 
finclosed.

(c) to (e) In respect of Indian Airtinea/AIr India, a 
detailed cost benefit analysis is carried out before taking 
aircraft on rent (lease).

Statement

List of Non-scheduled Operators permit holders having 
rented/leased aircraft:

S.
No.

Name No. of 
aircraft taken 

on rent (lease)

1. Airworics India (P) Ltd. 1

2. Azal India (P) Ltd. 3

3. Blue Dail 1

4. Deccan Aviatton 4

5. Himalayan Heli Services 
Pvt. Ld.

1 (crashed on 
20.2.2002)

6. Span Air Pvt. Ltd. 1

7. Taneja Aerospace & 
Aviatton Ltd.

1

6. Trans Bharat Aviation 4

9. U.B. Air 1

List of Scheduled operators pemtit holders having 
rented/leased aircraft:

1. Airiine Allied Services Ltd. 6

2. Air India Ltd. 5

3. Indian Airiines 8

4. Jet Airways 12

5. Sahara Airiines 4

Milk Production in U.P.

4591. DR. BALtRAM: Will the Minister of 
AGRICULTURE be pleased to state:

(a) the quantity of mifc produced In Uttar Pradesh 
during the last three years;

(b) whether production of milk and dairy products 
have Increased rapklly In the State;

(c) if so, whether the Government of Uttar Pradesh 
has requested National Dairy Development Board (NDDB)
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and other agencies to facilitate the sale of excess milk 
and dairy products;

(d) If so, whether the Government propose to set up 
a Mega Dairy or related Industry in the State; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
(a) The mMk productkin in U.P. during the last three years 
is as follows:

Year Milk Production
(000 tonnes)

1998-99 13618

1999-2000 14153

2000-2001* 13858

*Th» production data excludes production from Uttaranchal State.

(b) Milk production in the State has reasonably 
Increased by about 5% annually over the last three years. 
Production to core daliy products (viz: Ghee, Butter, White 
Butter etc.) has also grown marginally over the last three 
years.

(c) Natk>nal Dairy Development Board (NDDB) has 
not been requested to facilitate the sale of excess milk 
and dairy products. However, Mother Dairy Fruit and 
Vegetable Ltd. has been requested.

(d) and (e) The status of the dairy sector In the 
State does not provkle scope to set up a Mega Dairy. A 
Milk Powder Conservation Unit has been set up in Central 
Uttar Pradesh. A proposal amounting to around Rs. 15 
crores has been submitted for funding under the Swam 
JayantI Gram Swarojgar Yojana.

[Englistt]

VRS In rroc

4592. SHRI A. BRAHMAI^IAH; Will the Minister of 
TOURISM AND CULTURE be pleased to state:

(a) whether the India Tourism Development 
Corporation (ITDC) has sent any proposal to the World 
Bank for funding VRS;

(b) If so, the number of emptoyeee likely to be offered 
VRS by ITDC;

(c) the number of such employees whteh have already 
opted for VRS; and

(d) the future plan of ITDC to make It profit generating 
entity?

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAGMOHAN): (a) No, Sir.

(b) Does not arise.

(c) In recent past 98 employees (11 executives and 
87 non executives) opted for voluntary retirement when 
VRS was offered in March, 2001.

(d) With a view to making ITDC a profit generating 
organization, the steps taken/being taken Inter-alia include:

• Consolidation of existing business activities and 
left-over hotel properties.

• Restructuring of business activities and making 
them independent commercial activity.

• Upgradation of technology to deliver quality with 
speed.

• Motivation of human resource for achieving high 
level of productivity.

Litigation on Expansion of Airports

4593. SHRI BHARTRUHARI MAHTAB: Will the 
Minister of CIVIL AVIATION be pleased to state:

(a) whether expansion and upgradation of some 
domestic airports have been delayed because of litigation;

(b) if so, the details thereof and the name of such 
airports. State-wise; and

(c) the total amount already spent thereon?

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) and (b) The work on 
expansion and upgradation of one domestic airport, 
namely Bhubaneshwar has been delayed due to PuWic 
Interest Litigation filed in High court of Orissa. The 
Petitioner has appealed against Airports Autfjority of Indi* 
taking up the wort< since the wortt involved closing of« 
road passing tlirough the area.

(c) The amount spent so far on this project is OS' 
7.91 crores.
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Mining and Quarrying Saetor

4594. . SHRI Y.V. RAO:
SHRI SHIVAJI VITHALRAO KAMBLE:

Will the Minister of COAL AND MINES be pleased 
to state:

(a) whether the mining and quarrying sector has 
recorded a 3% growth in June this year over December, 
2001;

(b) if so, the rate of growth in this sector during the 
current financial year so far;

(c) the details of targets fixed in this regard;

(d) whether there is any shortfall;

(e) if so, the details thereof and the reasons therefor;

(f) the details of exports of iron ore and other minerals 
during each of the last three years;

(g) the present status of major ongoing projects both 
in public and private sector;

(h) the time by which these are likely to be 
completed; and

(i) the details of Foreign Direct Investment (FOi) 
proposals cieared/under consideration in Mining sector?

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD):
(a) and (b) As per the infonnation furnished by Indian 
Bureau of Mines (IBM), a subordinate office under the 
Department of Mines, mining and quarrying sector has 
recorded a growth of 3.74% in January. 2002 over 
December, 2001. Mining sector has also shown a positive 
growth of 1.6% during the first 11 months of the financial 
year 2001-2002 as compared to corresponding period of 
previous year.

(c) to (e) No target for the mining sector are fixed 
by the Central Qovemment.

(f) The details of export of iron ore and all minerals 
during last three years are given in Statement*l enclosed.

(g) and (h) The status of on-going private projects 
and likely time for their completion Is not centrally 
monitored by this Ministry. The Infonnation about major 
Pubik: Sector Projects under the Department of Mines is 
given in Statement-ll enckwed.

(I) The Government has so far approved 70 proposal 
of foreign direct investment in minirtg sector involving likely 
investment of Rs. 3963 crores.

Statement I

Export of Ores and Minerals from 1998-99 to 2000-2001

(Quantity; in lakh tonnes) (Rs. in crores)

1998-99 1999-2000 2000-2001

Quantity Value Quantity Value Quantity Value

Iron Ore 222.74 161550 157.17 117532 201.62 1633.80

All Minerals -  24621.75 - 32751.74 -  3441054

Statement-ll

Major PiMic Sector Projects under the DeptL of Mines

Project under Implementation of National Aluminium Company

1.

2.

Expansion of Bauxite Mines 

Expansion of Alumina refinery

expanded to 46 lakhs TPY in December, 1999.
(1) Capacity of 8 lakhs TPY has been expanded to 10.50 
lakhs TPY in December, 1999.
(2) The expansion of capacity from 10.50 lakhs TPY to 15.75 
lakhs TPY has been completed in March, 2001.
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3. Expansion of Aluminium Smelter Existing capacity of 2.30 lakhs TPY ie being expanded to 
3.45 lakhs TPY. The project is likely to be completed in 
November, 2002.

4. 7th Unit of Captive Power Plant Existing capacity of 720 MW is being expanded to 840 MW 
Project whk:h is likely to be completed in September, 2002.

5. 8th Unit of Captive Power Plant Government has approved expansion of Capacity from 840 
MW to 960 MW in Feb., 2001. The project is to be completed 
within 48 months from the date of approval.

Revamping of Archaeological Survey of India

4595. SHRI P.D. ELANGOVAN: Will the Minister of 
TOURISM AND CULTURE be pleased to state:

(a) whether the Government propose to revamp the 
Archaeological Sun/ey of India (ASI) to make it more 
effective and organised;

(b) if so, the details thereof;

(c) whether the decision to appoint IAS officers for 
the post of Director General and Additional Director 
General have affected the smooth functioning of ASI in 
the past;

(d) if so. the details thereof;

(e) whether the Government have received any 
requests to appoint persons with Archaeological and 
History background with sufficient field knowledge as the 
DG and ADG; and

(f) if so, the action taken by the Government on 
such requests?

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAGMOHAN): (a) and (b) Yes, Sir. The details of the 
revantping/reorganlsation are being worked out.

(c) No, Sir.

(d) Does not arise.

(e) The Department of Culture has not received such 
requests.

(f) Does not arise.

Natiortal Advisory Council on 
Labour Cooperatives

4596. SHRI ANANDRAO VITHOBA ADSUL: WHI the 
Minister of AGRICULTURE be pleased to state:

(a) whether the National Advisory Council on labour 
cooperatives has recommended for income-tax exemption 
to the labour cooperatives in the country:

(b) the details of the other recommendations made 
by the council;

(c) whether the Government are actively considering 
to implement the recommendations; and

(d) if so, the time by which the same are likely to be 
implemented?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) Yes, Sir.

♦

(b) Besides, exemption of labour and forest 
cooperatives societies from income tax exemption, the 
Council also recommended (i) exemption from levy of 
sales tax (ii) work allotment to the forest and railway 
worker’s labour cooperatives (iii) amendment in NCDC 
Act to cover labour cooperatives (iv) enhancement of 
budget allocation for skill development programme among 
others.

(c) and (d) This Department has taken up the matter 
of implementation of the recommendations with the 
concerned agencies/Ministries/State Governments etc. 
Since the recommendatior̂ s are to be implemented by 
the State Governments and memt>er of other agencies, 
the time frame f6r the implementatk>n can not be specified 
at this stage.

GSAs in Foreign Countries

4597. SHRI A. NARENDRA: WiH the Minister of aVIL 
AVIATION be pleased to state:

(a) the criteria adopted by Air India for appointing 
General Sales Agents (GSAs) in foreign countries;

(b) the details of the GST  ̂appointed during the last 
three years; and
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(c) the number of GSAs black listed for violation of 
nonns laid down by the Government during the last three 
years?

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN); (a) The main selection criteria 
adopted by Air India for appointing General Sates Agents 
(GSAs) are (i) Availability of professionally qualified staff;
(ii) Suitable office location; (iii) Potential to increase Air 
India’s sales; (iv) Preparedness to provide facilities to Air 
India, such as proper office accommodation, sharing of 
communication costs, etc. (v) Availability of adequate Bank 
guarantee; (vi) In addition, if the prevk>us GSA has filed 
Law Suit against Air 'India, the selection criteria also 
includes applicant’s confimiation that they would bear all 
the legal costs as well as pay on behalf of Air India 
damages, H required, to be paid to the previous GSA in 
the event the Courts so ruled.

(b) In the year 2000, M/s. United Travels LLC was 
appointed as Air India's GSA in the territoiy of Oman.

(c) Nil.

Air Bus Services from Bhubaneswar to New Delhi

4598. SHRIMATI KUMUDINI PATNAIK; Will the 
Minister of CIVIL AVIATION be pleased to state:

(a) whether the Government are aware of the 
inconvenience caused to the air travellers of Orissa for 
going from Bhubaneswar to New Delhi and back for non­
introduction of daily air bus service;

(b) if so. whether the Union Government has been 
approached by the Government of Orissa/prominent 
citizens of the State for introducing daily air services from 
New Delhi to Bhubaneswar via Raipur, Jharsuguda, 
Rouritela which will cover the industrial belts of M.P. and 
Orissa;

(c) if so, whether the Government are likely to 
introduce air bus services every day from Bhubaneswar 
to New Delhi and vice versa; and

(d) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) and (b) Yes, Sir. Requests 
have been received for operation of daily air bus servtoe 
between New Delhi and Bhubaneswar or via Varanasi.

(c) and (d) Indian Airlines is. at present, operating 
thrice a week airbus service between Delhi and 
Bhubaneswar and Alliance Air is provk^ 4 days a week

B-737 service on the sector Delhi-Bhubaneswar-Vlzag- 
Chennai and return. Besides, Jet Airways also operates 
6 flights per week on this sector.

Due to present route network commitments and 
commercial considerations. Indian Airiines is presently not 
in a position to introduce daily airbus sen/kse on Delhi- 
Bhubaneswar-Delhi sector.

Blue print for Setting up Information 
Networking Centres

4599. SHRI RAM MOHAN GADDE:
SHRI Y.S. VIVEKANANDA REDDY:

Will the Minister of AGRICULTURE be pleased to 
state:

(a) whether the Indian Council of Agricultural 
Research (ICAR) has prepared a blue print for setting up 
Infomfuition networtdng centres in a cluster of villages of 
each State to disseminate advanced agricultural crop 
cultivation technk|ues and practices;

(b) if so, the details thereof;

(c) whether this blue print has already been discussed 
and approved by the Planning Commisston and is awaiting 
final approval of the Government;

(d) if so, the details thereof; and

(e) if not, the time by which the final decision is 
likely to be taken?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) No, Sir.

(b) Question does not arise.

(c) Question does not arise.

(d) Question does not arise.

(e) OuestkMi does not arise.

Assistance to Irrigation Projects under AIBP

4600. SHRI G. MALLIKARJUNAPPA:
SHRI RAMSHETH THAKUR:

Will the Minister of WATER RESOURCES be pleased 
to state:
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(a) whether the Government have relaxed the nomis 
to release loan/assistance under the Accelerated Imgation 
Benefits Programme (AIBP);

(b) If so, whether States which agree to undertake 
refonns by rationalising water rates In five years would 
be given Central Loan Assistance under liberal temis;

(c) if so, whether under this liberalisation programme, 
special category States are likely to be eligible tor 100 
per cent Central assistance against the present 75 per 
cent under the new rules; and

(d) if so, the names of beneficiary States?

THE MINISTER OF STATE IN THE Ĥ INISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA 
CHAKRAVARTY): (a) to (c) Yes, Sir.

(d) So far no State Government has come forward 
to give the desired undertaking for introducing refonns in 
the water sector so as to become eligible for tiie relaxed 
nonns.

Centres for Selling Coal

4601. SHRi BASU DEB ACHARIA: Will the t̂ inister 
of COAL AND MINES be pleased to state;

(a) whether there are certain outlets in Dhanbad 
district of Jharkhand for selling stolen coal for domestk: 
purposes;

(b) if so, the details thereof, location-wise;

(c) whether the Government propose to start coal 
dumps to put a check on such activities; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD):
(a) No such information Is available with Bharat Cooking 
Coal Limited and Coal India Limited.

(b) Does not arise.

(c) There Is no such proposal to start coal dumps.

(d) Does not arise.

Development of Poultry Farming

4602. SHRI ASHOK N. MOHOL:
SHRI G.J. JAVIYA:
SHRI P.O. ELANGOVAN:

Will the Minister of AGRICULTURE be pleased to 
state:

(a) the number of poultry fanns opened in the country 
at present, State-wise;

(b) the number of said farms proposed to be opened 
during Tenth Rve Year Plan, State-wise;

(c) the funds altocated for the purpose during 2002­
2003, State-wise;

(d) whether the Government have launched or 
propose to launch any programme/scheme for the 
devetopment of poultry fanning and fowllng-Ouck rearing 
in the countiy paitteularly in Maharashtra and earthquake- 
hit areas of Gujarat;

(e) if so, the locations thereof. State-wise;

(f) the details of production of chicken meat and egg 
and per capita availability in the country during each of 
the last three years, State-wise;

(g) whether the consumption of said items are 
Increasing day by day; and

(h) if so, the steps being taken by the Govemment 
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) to (e) The Department has not opened any poultry 
fams in the States. However, during 9th Plan under a 
new central sponsored scheme ‘assistance to State 
pouHry/duck farms, financial assistance were provided to 
strpngthen the existing State farms. The number of State 
poultry/duck fanns so far assisted in different States are 
Aainachai Pradesh, Mizoram, Meghalaya, Sikkim, Manipur, 
West Bengal, two fanns per State; Tripura, Nagaland, 
three farms per State; Assam, Uttar Pradesh, Bihar, 
Chhattisgarh, Uttaranchal, Madhya Pradesh, Kerala, 
Jharkhand, Himachal Pradesh, one fann per State. During 
10th Plan it is proposed to assist poultry farms throughout 
the country including the States Maharashtra and Gujarat. 
Rs. 5.00 crores has been allocated for this scheme during
2002-2003 and funds will be released depending on 
specifte proposal received from the respective State 
Governments.

(f) The details of production of egg and per capita 
availability in the country during each of the last three 
years. State-wise are given in Statement-1 enclosed and 
national productton of chicken meat for the year 1995* 
1997 is given in Statement-11 enclosed.

(g) Yes. Sir.

(h) The department is implementing poultry schemes 
for boosting poultry production to meet the demand.
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SttHmnmrM 

StalB-wiae Estimates of Egg production

to Questions 1678 

(lakh numbers)

S. States 1998-1999 1999-2000 2000-2001
No. (P) (P)

1 2 3 4 5

1. Andhra Pradesh 59248 63450 68004

2. Aruiuichal Pradesh 326 350 355

3. Assam 4864 4883 5050

4. Bihar 14304 14360 14450

S. Goa 1066 1117 1272

6. Qujarat 4671 4771 3460

7. Haryana 6827 7589 8007

8. Himachal Pradesh 775 801 816

9. Jammu & Kashmir 5200 5593 6571

10. Karnataka 19380 19918 19916

11. Kerala 20440 20542 20344

12. Madhya Pradesh 14001 14119 14460

13. Maharashtra 29377 30392 30966

14. Manipur 645 710 723

15. Meghalaya 825 847 873

16. Mizoram 334 430 279

17. Nagaland 480 521 540

18. Orissa 7628 6483 7301

19. Purijab 26300 27820 29640

20. Rajasthan 5344 5582 5715

21. Sikkim 160 183 190

Tamil Nadu 35886 38454 39294

23. Tripura 1080 1050 1053
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1 2 3 4 5

24. Uttar Pradesh 7665 8017 7293

25. West Bengal 26532 26780 26821

26. A & N Islands 527 629 645

27. Chandigarh 173 203 173

28. Daman & Diu 45 35 32

29. Dadra & Nagar Haveli 40 37 36

30. Delhi 463 551 503

31. Lakshadweep 60 68 79

32. Pondicherry 90 93 95

All India 294756 306377 314956

(P) Provisional

Statewise per capita avallalilllty of Egg

* (nos./annum)

S.
No.

States 1998-1999 1999-2000
(P)

2000-2001
(P)

1 2 3 4 5

1. Andhra Pradesh 80 85 90

2. Arunachal Pradesh 29 30 30

3. Assam 19 19 19

4. Bihar 15 15 14

5. Goa 70 71 79

6. Quiarat 10 10 7

7. Haryana 35 39 40

8. Himachal Pradesh 12 12 12

9. Jammu & Kashmir 55 57 66

10. Karnataka 38 39 38

11. Kerala 64 64 63
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1 2 3 4 5

12. Madhya Pradesh 18 18 18

13. Maharashtra 33 34 34

14. Manipur 27 29 29

15. Meghalaya 36 36 36

16. Mizoram 37 46 29

17. Nagaland 30 32 32

18. Orissa 22 18 20

19. Punjab 114 119 125

20. Rajasthan 10 11 11

21. Sikkim 30 33 34

22. Tamil Nadu 59 63 63

23. Tripura 30 28 28

24. Uttar Pradesh 5 5 4

25. West Bengal 34 34 34

26. A & N Islands 144 166 166

27. Chandigarh 21 23 19

28. Daman & Diu 34 26 23

29. Dadra & Nagar Haveli 22 20 19

30. Delhi 4 4 4

31. Lakshadweep 6 6 7

32. Pondicherry 135 133 132

An India 30 31 31

(P) Provistonal

Statement-ll Holiday TravellM

Poultry Meat Production 4603. SHRI A. VENKATE8H NAHC WW the MiniMm-

Year Poultry Meat (000 Tonnes) of CIVIL AVIATION be pleased to state:

1995

1996

1997

479

479

527

drawn to the news-item captioned ‘Offera fail to enthuse 
hofiday travellem in India* appearing in the Times of India 
dated February 22, 2002;
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(b) if so, the facts of the matters reported therein;

(c) whether airlines have failed in attracting the 
tourists in India; and

(d) if so, the reasons therefor?

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) to (d) Post 11th September. 
2001-incident, the airlines have generally witnessed a 
decline in their load factors world over. Therefore with a 
view to improve their load, several airlines introduced 
promotional schemes. But it appears that these schemes 
have not been fully successful in attracting potential to u ^ . 
However there has been continuous recovery in demand 
for air travel. Air India has, in fact, carried 7.3% more 
passenger in March 2002 as compared to March 2001.

Cultivation of Mustard and Ollseedt

4604. SHRI GANTA SREENIVASA RAO: Will the 
Minister of AGRICULTURE be pleased to state;

(a) whether the area of mustard and oilseeds 
cultivation in the country has been declining from the last 
several years;

(b) if so. the area of land used for cultivation of 
mustard and oilseeds during 1998-99 and 2000*2001; and

(c) the production of mustard and oilseeds during 
those two years, separately?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) The area under rapeseed-mustard and oilseeds 
cultivation has been fluctuating from year to year 
depending upon the weather conditions prevailing in that 
particular year.

(b) The area under rapeseed & mustard and total 
oilseeds during 1998-99 & 2000-01 is as under:-

(thousand ha.)

(c) The production of rapeseed-mustard and Oilseeds 
during those two years i.e. 1998-99 & 2000-01 is as 
under-

(thousand M.T.)

Year Area under Rapeseed- Area under
Mustard total oilseeds

1998-99 6513.2 26228.8

2000-01 4472.9 23249.8

Year Area under Rapeseed- Area under
Mustard total oilseeds

1998-99 5663.9 24748.2

2000-01 4207.1 18400.1

Jobs In industrial Sector

4605. SHRI SADASHIVRAO DADOBA MANDLIK: 
SHRI SUKDEO PASWAN:
SHRI C.N. SINGH:

Will the Minister of LABOUR be pleased to state:

(a) whether the industrial sector has not been able 
to generate enough jobs in the recent years;

(b) if so, the details thereof and the reasons therefor;

(c) whether the said sector has shed more than 7 
lakh jobs between 1998 and 2000;

(d) if so, the reasons therefor; and

(e) the steps taiten/proposed to be taken by the 
Government to increase jobs in industrial sector?

THE MINISTER OF LABOUR (SHRI SHARAD 
YADAV); (a) As per the sample surveys carried out by 
the Nattonal Sample Survey Organizatmn (conducted every 
five years), the estimated number of workers in the 
manufacturing sector has gone up from 425 lakhs in 1993­
94 to 481 lakhs in 1999-2000.

(b) to (d) Does not arise.

(e) The growth strategy of the Tenth Plan woukl lay 
emphasis on rapid growth of those sectors, which are 
most likely to create high quality emptoyment opportunities. 
In order to enable the poor to access the opportunities 
and to ensure consistency between the requirement and 
availability of skills, emphasis will also be placed on skRI 
devetopment.
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Setting up of High Powsred Expwl CommlttM

4606. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of COAL AND MINES be pleased to state:

(a) whether the Qovemment had set up a high 
powered Expert Committee to introduce structural char)ges 
in the Geological Survey of India (QSI) and also to 
redefine its role;

(b) if so, the name of the members of the committee;

(c) whether a report has been submitted;

(d) if so, the details thereof;

(e) the reaction of the Government thereto; and

(f) if reply to part (c) above Is in negative the reasons 
for delay and the time by which the report is likely to be 
submitted?

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD):
(a) The Government is in the process of setting up of a 
High Powered Committee to review the working of 
Geologk:al Survey in India (GSI).

(b) to (f) Does not arise.

GDP Growth Rate in Ninth Plan

4607. SHRI IQBAL AHMED SARADGI:
SHRI KALAVA SRINIVASULU:

WiU the Minister of STATISTICS AND PROGRAMME 
IMPLEMENTATION be pleased to state:

(a) whether the Ninth Plan period has recorded the 
lowest GDP growth in comparison to plan in the last two 
decades;

(b) if so. the details thereof and the reasons therefor,

(c) whether the GDP growth in the Ninth Plan was 
averaged at 4.5 per cent annually tower than the Eighth, 
Seventh and Sixth Plan period;

(d) if so, the details thereof and the reasons therefon
and

(e) the steps being taken by the Government to 
improve the situatton in the Tenth Rve Year Plan?

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRIMATl MANEKA GANDHI): (a) to (d) Based on the 
Advance Estimates of Nattonal Income 2001-2002 brought 
out by the Cer̂ tral Stati8tk»i Organisatton (CSO), the NWh 
Five Year Plan (1997-2002) has achieved a GDP growth

rate of 5.4 per cent per annum. This is the lowest growth 
rate since the Sixth Five Year Plan (1980-85). The GDP 
growth rates for the last three plans. Sixth (1980-85), 
Seventh (1985-90), and Eighth (1992-97) were 5.6 per 
cent, 6.0 per cent, and 6.7 per cent, respecthwly. The 
main reasons for low growth are poor agricultural 
performance and shortfall in public investment and 
savings.

(e) The Tenth Plan is under fonnulatton.

Area under Olleeeds Cultivation

4608. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of AGRICULTURE be pleased to state:

(a) the area under oilseeds cultivatton during 1998-
99;

(b) whether the area under oilseeds cultivation has 
been fkictuatlng since then;

(c) if so, the reasons therefor;

(d) the total area under oilseeds cultivatton during 
the last three years upto M a^ , 2002;

(e) whether demand of oilseeds is increasing while 
the produdton Is showing downward trend; and

(f) if so, the steps taken or being taken by the 
Government to meet the domestic demand other than by 
imports?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) The area under oilseeds cultivation during 1998-99 
year is 26228.8 thousand hectares.

(b) and (c) The area under oilseeds cultivation has 
been fluctuating from year to year depending on the 
weather condittons in that particular year.

(d) The total area under oilseeds cultivation during 
the last 3 years is as under-

(Thousand ha.)

Year Area

1998-99 26228.8

1999-2000 24282.4

2000-2001 23249.8

The area coverage under olleeeds for the year 2001* 
2002 Is not yet avalabte.
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(•) and (f) There is gap in the demand and 
indigenous supply of the edible oil. In order to meet the 
domestic demand of oilseeds/edible oils, a Centrally 
Sponsored Oilseeds Production Programme (OPP) is in 
operation in 28 States covering 408 selected districts. 
Under the scheme financial assistance for inputs, pest 
management, field demonstrations etc. are provided to 
the farmers in order to motivate them to take up the 
cultivation of oilseeds on a large scale. In addition 
development of Oil Palm by Technology Mission on 
Oilseeds, development of Coconut by Coconut 
Development Board and development of tree borne 
oilseeds by NOVOO Board are also taken up.

[Translation}

Purchase of Explosive Material

4609. DR. BALIRAM: Will the Minister of COAL AND 
MINES be pleased to refer to the reply given to the 
Unstarred question No. 3294 dated December 10, 2001 
regarding Purchase of Sub-standard Quality Explosives 
and state;

(a) the total quantity and value of the explosive 
materials purchased from different companies for different 
projects during last three years;

(b) whether a committee has been set up to test the 
quality of explosives;

(c) if so, the details thereof;

(d) whether the Government propose to cany out 
distrlbutton of explosives through stores in order to bring

transparency in purchasing and carrying out exptosions; 
and

(e) H so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINES (SHRI RAVI SHANKAR PRASAD);
(a) The project-wise quantity with value of SMS explosives 
purchased from companies in Northern Coalfields Limited 
during the last three years are given in Statement 
enclosed.

(b) and (c) A committee was set up Coal India 
Limited in August, 1999 for ascertaining testing facilities 
available at the factories of the manufacturers of explosive, 
testing being conducted on raw material as well as on 
the finished product for quality control, R&D facilities and 
technical sen̂ ice facilities available. The sakj committee 
consisted of representative from CIL, SECL, CMPDIL & 
Bhandara ordinance factory. Committee visited 35 places 
and submitted their report on vendor rating of explosives 
in NCL The Central Mining Research Institute (CMRI), 
Dhanbad evaluates the quality of explosives on random 
sampling basis regulaily.

(d) and (e) The distribution of explosives is being 
carried out as per the provisions of Indies Explosives Act 
1884 and Coal Mines Regulations 1957. In NCL msyor 
quantity of explosives used is bulk explosives. This type 
of explosives is prepared at the site of use and there is 
no proposal to carry out distributk>n of bulk expk>sives 
through stores. Explosives other than bulk explosives are 
storod and distributed from explosives magazine of 
respective project.

Statamant

Prajad DuNchua Khadi JNngunlih AnrioM Jayant Bina Kakri QoiM Nigahi
Company Qunty. VMtt Qunty. VikN Qunty. VakM Qunty. VAN Qunty. Vakia Qunly. VbKn Qunty. Value Qurty. Valua Qirty. Vakja

(Tm.) (Rt (Tn) (Rs. (T«.) (Bt (Tm.) (fls. (Tes.) (fls. (T«8.) (Rs. (Taa.) (Bs. (Taa.) (Ra. (Tea.) (Ra.
ctons) crons) cfoms) CfO«»S) enrea) OOIW) cnn$) cmaa) crorea)

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19

m 2 0 0 0

IBP 36S0 6.03 2837 -  432 0j69 3912 620 2892 4 i3 1292 2JOO - -  4100 (>A1

lEL 3849 6J6 - - - -  2442 3 ^ 6145 9.74 3567 539 - -  - -  4800 727

101 3068 S.07 1156 U l - -  2057 327 3880 6.15 -  3292 5;W

N F a 022 -

NEa 1S76 2.60 108 0.17 - -  - - 238 038 - - 10 0.02 - -  2145 3j63



1 2 3 4 6 « 7 I  > to 11 12 13 14 »  1( 17 18 1»

BIPL 37S O i l ..................................................................  959 liJ  39S 0 i 6 ...................................................................

IGtt. 459 0.76 1607 254 -  -  S56 0 »  -  -  90S 1 i 3 ...................................................................

MEL - m .........................................................................................................................................................................................

p a  - 0 « - - - - 9  0j0 1 .......................................................................................... 5 0J01

KH. 1346 2J2 -  -  1190 1.92 12JM 2 i»  S38 C A S ................................................................... 1036 liS

ea 20 OiS - - 1313 2.11 1829 3jQ2 1007 1M  449 0 i6  1463 2J9 48 0j08 13 0A2

SUA

REa

BLASTECH -  -  52 Oj08 -  -  23 O W ..................................................................................................................

Qodarari -  -  6 0 J ) 1 .......................................................................................................................................................................................

A c i ............................................................ S2 0 j o e i 6  0 j a .............................................................................................

ETPL

sa

SOAR _____________________________________________________________________________________

TOTAL 14342 2358 5765 9«) 2503 4 i»  8825 14.15 16695 26 47 8269 13.16 2785 441 48J08 0 «  15197 24 53

20004001

IBP 3185 547 3405 559 -  -  -  -  7J9 3460 559 M.1 141 -  -  1770 2J1

la  4820 8.29 -  -  -  -  B52 135 5342 8 «  3823 6.16 -  -  -  -  4570 742

lOL 4782 8J2 488 OJO -  -  2608 4 i6  1330 2J0 ............................................................  3736 6.18

NFa 1634 2^1 -  -  -  -  237 470 079 ............................................................  1354 254

NEa 719 1.24 906 149 -  -  59 0.10 1351 2J3 22 0^3 -  -  -  -  924 152

BIPL 599 i j j j  316 052 *  *  ^^^3 6.16 251 041 *  -  -  ~ 293 049

IQIL -  -  487 OjBO -  -  61 0.10 -  - 3 4 6  056 -  - -  - 9 2  0.1$

M a

pa .....................................  1752 2 « .......................................................  1366 236

K a  1003 1J2 -  -  2208 342 656 1D6 287 047 -  -  -  -  -  -  2218 3^8

B a  2128 3j66 -  -  677 1j05 688 1.14 407 0A7 92 0.15 2365 4i)4 -  -  -  -

SUA 

RECL

BIASTBCH ............................................................  745 133 - .........................................................................................................
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1 2 3 4 S 6 7 8 » 10 11 12 13 14 IS 16 17 18 19

GODAVARI

ACL

ETPL

s a

SOLAn

TOTAL 14342 3 2 «  S601 9 ^  288S 4-47 8833 14 50 17338 28j&3 7994 12.90 3306 -  -  16323 27jDS

2001<2«a

IBP 2979 5J2 3547 6iK  -  -  -  -  4326 742 3789 627 982 1 «  -  -  -  -

l a  4408 7JB7 -  -  -  -  974 IB  4400 755 4083 6J5 -  -  -  -  3S19 5^2

IDL 4144 7 M  S10 0 i7  -  -  3637 6i)4 95 0.16 ......................................................................  4407 6.97

N F a  2414 431 466 OJO -  -  100 OjO O ......................................................................................................  3943 633

N E a  -  -  1191 2i)3 -  -  19 OjOO 1534 2 B  178 OJO 34 OiB -  -  -

BIPL -  -  305 052 -  -  -  -  3803 653 200 0 3 3 .............................................................................

K3IL

MEL

PEL -  -  S3 0J» -  -  1295 2.15 ................................................................................................. 1369 2.17

KEL -  -  -  -  2972 5.10 842 142 -  -  279 0/46 71 0.12 -  -  2146 340

e a  2946 5.26 -  -  359 0^2 4 OjOI 1398 240 -  -  2055 3J3 -  -  -  -

SUA 

RECL

BLASTECH ..................................................................... 970 U 1 ...................................................................................................................................

QOOAVARI '

ACL

ETPL -  -  108 0.19 -  -  -  -  522 039 .....................................................................  755 0J5

s a  452 051 ...................................................................................................................................................................................

80LAR......................... ....................................................................  673 1.16 -  -  534 IJ i  -  -  -  -  2J4 038

TOTAL 17343 30W 6180 1056 3331 5.72 7842 M jOI 16078 2759 9054 15.17 3142 558 -  -  16363 2 5 ^
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[EngHah]

Live Stock Dvvelopnwnt

4610. SHRI S.D.N.R. WADIYAR: Will the Minister of 
AQRICULTURE be pleased to state:

(a) the details of Central Schemes sponsored in 
various States during Ninth Five Year Plan particularty in 
Karnataka for live stocit development; and

(b) the funds allocated for the purpose and the 
measures undertaiten in Kamataka and other States 
during the said period?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) A statement-1 indicating the details of the Centrally 
Sponsored Schemes implemented during Ninth Five Year 
Plan by Department of Animal Husbandry & Dairying in 
various States including Karnataka for livestock 
devetopment is enclosed.

(b) The Department of Animal Husbandry & Dairying 
implemented these schemes, mainly, through State 
Governments or their designated agencies and funds were 
released to the State Governments including Kamataka 
on the basis of viable proposals received from them. A 
Statement-11 indicating the budgetary allocation and 
expenditure of these schemes for all the States including 
Kamataka is enclosed.

Stat»m«nt-I

Details of the Centrally Sponsored Scheme relating to 
Live Stock Devetopment

1. National Pro|ect on Cattle and Buffalo Breeding

The schemes of Extension Frozen Semen 
Technology, Pregnancy Testing Programme and National 
Bull Production Programme have been merged Into a 
NatkMMl P r (^  on Cattle and Buffato Breeding wHh higher 
focus on:

• Establishment of mol)ile artificial inseminatton 
centres

• Delivery of breeding inputs at famiers doorsteps

• Strengthening of programmes for improvement 
of indigenous breeds of Cattle and Buffalo 
breeds.

The programme helps in conservatkm of waM adopted 
indigenous breeds and establishing national milch herd. 
Under this 100% Centrally Sponsored Scheme, grants-ln- 
aid is given to implementing agencies to improve the 
important indigenous breeds of cattle and buffalo and to 
upgrade the non-descript breeds.

2. National Ram/Buok Produotlon Programme

Under the ongoing National Ram/Buck and Rabbit 
Breeding Programme, assistance is provided to the State 
Governments on 50:50 basis for the foNowIng activities:

(I) Estabiishing/strsngthening of state sheep, goat 
and rabbit breeding famts, and

(ii) Making market intervention operations by 
supporting wool boards/federations.

3. Aaslatanee to Statea for Integrated Piggery 
Development

Under the ongoing centrally sponsored echeme, 
assistance is ptovkJed to the State Pig Breeding Farms, 
Farms of Agriculture Universities, Krishi Vigyan Ker>dras 
for development of requisite infrastructure facilities, 
purchase of equipments training and marketing support 
and purchase of exotic breeding Mock for upgradatkm of 
genetic potential of stock.

4. Assistance to Statea for Fodder Development

Under the centrally sponsored scheme ‘Assistance 
to Stales for Fodder Devetopmenf, assistance la provMed 
to the State Governments for the foltowkig activities:

(I) Strengthening of State Fodder Seed Farms

(II) Establishment of Fodder Banks

(ill) Enrichment of straws ai>d ceNuk>gic waste

(iv) Establishment of selve pasture for biomas 
productton

(v) Devetopment of Grassland and grass reeenws

(vl) Estimatkm of area and productkm under Fodder 
Crope.

5. Aaalatance to Statea for Control of Uveetock

Liveetock Dlseasee hasThe scheme of Control of 
the folk)wlng components:

(i) Systems Control of Diseaaee like Tubercutoeia, 
Brucellosis, Swine Fever, Canine rabbits, 
Pullonim disease. Sterility, Infertility, abortkMW.
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(lii) Animal Disease Surveillance to monitor the 
disease situation.

Under the component schemes of Systematic Control 
of Livestocit Diseases and Animal Diseases Surveillance, 
assistarKe is provided on 50:50 basis for control of 
liveetodt diseases of national importance and collection 
and compilation of Infomnation on disease situation. Under 
Foot and Mouth Disease Control Programme, assistance 
is provided on 25:25:50 basis to subsidise the vaccination 
against FMD, to protect high yielding cross bred and 
exotic cattle belonging to weaker section. The 50% cost 
of the vaccine is sharsd by the beneficiaiy.

6. Preservation and Development of Pack Animals

Under the scheme, efforts of the State Governments 
are supplemented In the preservation and development 
of pack animals.

The scheme seeks to regulate veterinary education 
and practnes through implementation of IVC Act 84. The 
act has been extended to all States and UTs except 
J&K and Tamil Nadu. Under the scheme, central 
assistance is provided to State Governments for 
strengthening/establishment of State Veterinaiy Councils.

8. National Project on Rinderpest Eradication

The OIE notified India’s deciaratton of proviaional 
freedom from rinderpest w.e.f. March ’ 98. The project 
seeks to achieve "Freedom from Disease* and “Freedom 
from Infection’ by March 2002. Contingency plans to 
control outbreak of rinderpest, have also been fonmulated.

9. Assistance to States for Improvement/ 
Modernisation of Abattoire and Carcass Utilisation 
Csntres

Under the scheme assistance as grants In akl is 
provided to the state govts, to improve/upgrade the 
existing slaughter houses and to establish carcass 
utilisation centres.

StelemenM/

(Rs. in crores)

SI.No. Partk:ulars 1997-98 1998-99 1999-2000 2000-01 2001-02

BE Expd. BE Expd. BE Expd. BE Expd. BE Exp.-

1. NtfomI Ptajwl on Cattle Bnedng 3130 3171 40.90 6.18 47 iX) 33i)6 44iX) 24.93 46j00 4137

1. Ext. ol Fiozen Semen Tech. & FTP 2650 2671 30.90 6.10 35 iX) 25.96 32jOO - - -

L NiiiOMi Bii Pndudion Png. SjOO SiX) 10D0 0.06 12j00 7.10 12iX) - - -

Z Ntforal R«n/Bud( PmducHon Prog. 3i» 2i5 1.17 3iX) OiO 230 130 125 237

3. /Ma. to StMee for Integrated Pig. Develop. 4D0 4.00 4.00 6iX) 230 3.00 2i)7 2.00 2.65

4. AielM. to StMee tor Feed & Fodder Dev. 5iX) 3.70 S.40 3i0 650 4.40 4iX) SIX) SiX) 138

5. AniM. to SWee for ConL oi Animal Dieeeeee lliO 7i3 13i0 5.16 17j00 779 13 JOO 721 12JOO 12JOO

6. nwwranii cncrancy uov. m liO SiX) U7 4.00 2.41 3iX) 223 6iX) 6i6

7. Nitional Project on Rind. Eridlcibon 41 iX) 9.46 36J00 2.69 IOJOO 4.92 ISjOO 1231 13JOO 1021

8. hnpiov. o( SlttigNir Houm/C.U.C. 2CJOO IOjOO 20jOO 6.87 15.00 130 230 220 6iX) 3j63

9. Development of Peck Animils 1D0 0̂ 9 1.00 oas OiO 028 OAO 030 030 021

Tom 119 JOO 7U4 129JB0 3039 10930 5736 ZJAO 5575 8935 81i8

‘Proviitonsl
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JTnneUaon]

Ag« Umit of Maids

4611. SHRI SATYAVRAT CHATURVEDI:
SHRI SUNDER LAL TIWARI:

Will the Minister of LABOUR be pleased to state;

(a) whether the National Commission for Women has 
urged the Union Government to fix the minimum age of 
the maid servants going abroad in search of jobs; and

(b) if so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR (SHRI MUNI LALL): (a) and (b) The Government 
reviews its policies on emigration of workers for overseas 
Jobs from time to time and in this connection, the National 
Commission for Women was requested to give its views 
on the question of fixing of mininujm age of maid senmnts 
going abroad in search of jobs. The Commission had 
then conveyed its view to the Government which is now 
seized of the matter.

Cultural Heritage of Dalits

4612. SHRI RAMDAS ATHAWALE: Will the Minister 
of TOURISM AND CULTURE be pleased to state:

(a) whether there is any scheme to preserve the 
cultural heritage of dalits;

(b) if so, the details thereof;

(c) whether the existence of musical dance ‘Dasyu’ 
of dalits in on the verge of extinction; and

(d) if so, measures tal<en to preserve such folk arts?

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAGMOHAN): (a) and (b) Tribal and folk arts of various 
Communities in India, including Dalits, are being preserved 
and promoted through the Seven Zonal Cultural Centres 
(ZCCs). Dance troupes are regularly invited by the ZCCs 
to perform at local, regional and national level. The ZCCs 
also undertake docunfwntatton of the folkArlbal forms wtitoh 
are in danger of vanishing.

(c) No such dance form is traceable by the Zonal 
Cultural Centres.

(d) As at (a) and (b) above.

Reservation for DIaabtod In Unlvaraltlaa

4613. SHRI RAMJEE MANJHI: WHI the MkiMar of 
HUMAN RESOURCE DEVELOPMENT be pleaaed to ivtar 
to USQ No. 4249 dated 18.12.2001 regarding Resen̂ atlon 
for Disabled in Universities and state:

(a) whether the cases/lnstanoes have come to the 
nottee of the Govemntent regarding vk)latk>n of persons 
with Disabilities (PWD) Act 1995 by the Central 
Universities during the last three years;

(b) if so, the action taken by ths Government/ 
Universities Grants Commisston against such universities 
in all such cases;

(c) the details of seats reserved for disabled persons 
in all the central universities lying vacant during the last 
three years;

(d) the reasons for the same; and

(e) the nteasures taken by the Government to ensure 
no such seat be left vacant in future?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) No case/instanoe regarding violation of 
persons with Disability (PWD) Act, 1995 has corns to the 
notice of the Government.

(b) Does not arise.

(c) to (e) The requisite Infomurtton is being coitected 
and win be laid on the Table of the House.

Reprssantatlon of 8Ca«Ta/0BCs

4614. SHRI RAMDAS ATHAWALE: Wfll tha Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) whether the reprseentation of SCs, STs, and 
OBCs has not reached the preecilbed quota of 49.5% 
(15% for SCs and 7.5% for STs and 27% OBCs) In 
respect of ‘Principals* of Kandrfya VUyalayas' & tlavodaya 
VkJyalayas';

(b) if so, the total number ol posts of Principals under 
the Kendriya Vidyalaya Sangathan and Navodaya 
VMyalayas;
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(c) the number of persons belonging to General, SC, 
ST and OBC categories working against such posts, as 
on 2.7.1997, Including their respective percentage to such 
posts as ascertained In view o( InstnJcUons, as ascertained 
in view of instructions, as contained under para 5 of 
DoPT OM No. 36012/96-Estt. (Res.) dated 2nd July 1997; 
and

(d) the fresh vacancies/posts occurred since then 
and the categories of persons appointed against such 
posts?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA); (a) Yes Sir. Despite best efforts to fill up the 
vacancies earmarked for SCs/STs and OBCs Kendrlya 
Vidyalayas Sangathan and Navodaya VIdyalaya SamKI 
have not been able to fill up these vacancies reserved 
for SCs/STs and OBCs taken together. For smooth 
ainning of Vidyalayas, the vacant unfilled vacancies of 
reserved categories are filled up on deputation basis.

(b) and (c) The total number of sanctioned poets of 
Principals In Kendrlya Vidyalayas and Navodaya 
Vidyalayas as on 1.4.2002 is 830 and 438 respecthwly.

The number of persons betonglng to General, SC, 
ST and OBC working against posts of Principals In KVS 
and NVS as on 31.03.1997 and 2.7.97 respectfvely were 
as under;-

KVS NVS

General 609 201

SC 51 34

ST 07 04

OBC 59 04

Total appointments 726 243

Appointments against 
reserved vacancies

117 42

Percentage (%) 16.12M 17.28%

(d) The details of the appointments after 1997 In 
KVS and NVS are as under-

Nanw of 
Organisation

Year of 
appointment Gen. OBC

•

SC ST

K.V.S. 1997-98 46 13 08 01

1998-99 58 16 06 02

1999-2000 30 - - -

2000-2001 131 - - -

2001-2002 152 - 11 -

N.V.S. 1997-98 - - - 04

1998-99 - 02 01 07

1999-2000 - 01 - 01

2000-2001 - 08 - 29

2001-2002 - Nil - -

Compact Unlvereitlea

4616. PROF. UMMAREDDY VENKATESWARLU: WIH 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state:

(a) the details of ImplementatkMi of the conoepl of 
"Compact Universities* all over the country;

(b) the number of Compact Universities sanctioned 
or approved by the UGC during 2000-2001, 2001-2002 
till date;
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(c) whether an E)q)eft Committee has recommended 
the adoptior. of Model Compact University so as to reach 
remote area of the country;

(d) if so, the details ttiereof alongwith the financial 
assistance and other facilities being given to Compact 
Universtties in their first year of ttwir operation;

(e) whether State Governments are expected to give 
malcNng grants; and

(f) if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) and (b) According to the information 
furnished by the University Grants Conunisslon, the 
Commission has not approved setting up of any Compact 
Universities in the country.

(c) to (f) Do not arise.

[Translatfon]

Institutions providing Vocational Education 
In Rajaethan

4616. DR. JASWANT SINGH YADAV: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state:

(a) the details of institutions providing vocational 
education in Rajasthan; and

(b) the approximately number of students given 
training during each of the last three years by theee 
institutions?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) and (b) The infonnation is being collected 
and W itt be laid on the table of the House.

[EngHsh]

Rural Landless Employment Gusranlee Programme

4617. SHRI MANSINH PATEL:
SHRIMATI RAJKUMARI RATNA SINGH;
SHRI SHIVAJI MANE:

Will the Minister of RURAL DEVELOPMENT be 
pleased to state:

(a) wtiether Rural Landless Employment Guarantee 
Programme is a part of the Jawahar Gram Samridhi 
Ypjana (JGSY);

(b) If so, the details thereof;

(c) whether any target for creating employment 
opportunities in the rural areas has been fixed under the 
programme during the last three years;

(d) if so, the details thereof and the target achieved 
during the said period, State-wise; year-wise; and

(e) the steps taken or proposed to be taken by the 
Government to achieve the target?

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI SUBHASH MAHARIA):
(a) The Rural Landless Employment Guarantee 
Programme (RLEGP) was in operatton from 16.08.1983 
to 31.03.1989, whereas the Jawahar Gram SamrWhi 
Yojana (JGSY) came into operation with effect from 
1.04.1999. Now, the JGSY has been merged with the 
new programme, viz. the Sampooma Gramin Rozgar 
Yojana (SGRY), with effect from 25.09.2001. The RLEGP 
was never a part of the JGSY.

(b) to (e) Do not arise.

Causes of Rre in Sarojlnl Nagar Market

4616. SHRI ARUN KUMAR: Will the Minister of 
HOME AFFAIRS be pleased to state:

(a) whether four members of family died in Sar(̂ ini 
Nagar market fire on 21.3.2002;

(b) if so, whether the causes of the fire have been 
known by now;

(c) if so, the details thereof;

(d) the measures taken to check such incktonts in 
future;

(e) whether the shopkeepers have constructed 
basements in the shops which were not constructed 
initially by the Government;

(f) if so, the reactkm of the Government thereto?

(g) whether the Government propose to remove aU 
such basements;

(h) if so, the details thereof; and

()) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
Ym , Sir.

(b) No Sir.

(c) Does not ariM.

(d) The New Delhi Municipal Council (NDMC) have 
taken steps to remove obstacles on the paved area in 
front of shops to facilitate entry of fire tankers. In-built 
fire fighting system has also been provided in NDMC 
buildings/shopping complexes in accordance with the 
recommendations of Delhi Fire Service.

(e) to (i) Some shopkeepers have constructed 
basements in their shops. The New Delhi Municipal have 
already taken actton as per law in respect of unauthorized 
construction of basement made at eight shops and a 
survey has been launched to identify any other 
unauthorieed constmction In the area for similar action.

4619. SHRI SUNIL KHAN: WHI the Minister of RURAL 
DEVELOPMENT be pleased to state:

(a) the criteria fixed for alk>catton of funds to States 
under various Rural Development Schemes, Scheme-wise; 
and

(b) the funds allocated during 2002-2003, State-wise 
and Scheme-wise?

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU): (a) The criteria for allocatkm of 
funds under the major Programmes of the Ministry of 
Rural Development are given in the Statement attached.

(b) The State-wise allocation of funds lender the 
Schemes of the Ministry during 2002-2003 has not been 
finalised.

Allocation of Funds fo r Rural Development

Stat»m»nt

77)9 criteria for allocation of funds to States under major Rural Development Programmes

S. No. Name of the Programme/Scheme Criteria for Allocation '

1 2 3

1. Swamjayanti Gram Swarozgar Yojana (SGSY) The Central allocation eannakred for the States will be

2. Santpooma Qramin Rozgar Yojana (SGRY)

3. Indira Awas Yojana (lAY)

Drought Prone Areas Programme (DPAPy 
Desert Devetopment Programme (DDP)

distributed in relation to the incidence of poverty in the States. 
However, additional parameters like absorption capacity and 
special requirement will also be taken into consideratkMi 
during the course of the year.

The Central assistance (funds and foodgrains) for the First 
Stream will be allocated to the States on the basis of 
proportton of rural poor In a State to tt>e total rural poor In 
the country. The criteria for allocation of Central assistance 
for the Second Stream is being finalised.

Central Assistance to the States will be allocated on the 
basis of poverty ratto and housing shortage, with each of 
these variables being given equal weightage. The poverty 
ratk>s prepared by the Planning Commissk>n are used for 
this puipose, while housing shortage Is detennined on the 
basis of last Census.

The criteria for allocation of funds/sanctioning of new 
project is:-

1. The programme area in the district.

2. No. of blocks.
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5. Integrated Wastelands Development 
Programme (IWDP)

6. Accelerated Rural Water Supply Programme 
(ARWSP)

3. Perfomiance of on-going projects.

4. Other factors viz. Social, climate condition pravaNing in 
the preceding year. ,

There is no fixed criterion for allocation of funds. Released 
under IWOP are prqiect-based.

Weightage for Percentage
(%)

a. Rural Population 40

b. States under DDP, DPAP, 
HADP & spedal category 
hill States In temis of njral 
areas.

35

c. NC/PC village 
(at 2:1 ratio)

10

d. Quality affected 
villages (40:40:15:5

5

e. Overall water resource 
availabHlty (un-lrrigated 
over irrigated area)

10

Total 100
NC: Non Coversd
PC: PailiaHy CovarMl
HAOP: HIH Atm  Devslopment ProoranvTM

Three Language Formula In CBSE/ICSE

4620. SHRI PRAKASH V. PATIL: WHI the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) whether the CBSE/ICSE students are examined 
at SSC level in only two languages inspite of the facts 
that the Govemment has accepted three language fomwla;

(b) if so, the reasons therefor, and

(c) the time by which this fommila is Hkely to be 
implmented?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA); (a) to (c) The Central Board of Secondaiy 
Education has informed that the Three Language Fonmila 
is implemented in aU CBSE affiliated schools, m the 
Secondary school examinations, the Scheme of Studies 
prescribed by the CBSE provides for two languages being 
examined in the external examinations of the Board.

Provisions also exists in the Scheme of Studies for 
offering a tNrd language as an additional sub)ect at the 
external examinations of the Board. The candidates who 
qualify in the third language in dass VIII are only eHgUe 
to appear In the secondaiy school examinations unless 
otherwise exempted.

SimHarfy, the Council for the Indten School CertNicale 
Examinations has informed that the three language 
formula is intplemented in all I.C.S.E. schools as per Hw 
requirement uplo dass VIII. For the I.C.S.E. examination 
(i.e. dass X), two languages are examined. The third 
language Is examined at the end of dass VIII, after a 
study of four years from dass V to VIII.

[Tmn^Hhon]

Development of CWea In BMiar

4621. SHRI MANSUKHBHAI D. VA8AVA: VMII the 
Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleMed to state:
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(a) the details of schemes submitted by the 
Government of Bihar for Central Assistance for 
developnwnt of their cities and towns during each of the 
last three years;

(b) the names of cities/towns developed under each 
scheme alongwith the cost incurred thereon; and

(c) the time by which the Union Qovemment are 
Nkely to take a decision on the pending schemes in this

regard and the reasons for delay in taking a 
decision?

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) to (c) Under the 
Centrally Sponsored Scheme of Integrated Development 
of Small & Medium Towns (IDSMT), the proposals 
submitted by the Qovemment of Bihar and the Central 
assistance released to the towns during last three years 
are given betow:

Rs. in lakhs

S. No. Proposals of Towns Yearwise Central Assistance released

1999-00 2000-01 2001-02

1. Ararta - 15.00 -

2. Khagaria - 15.00 -

3. Forbesganj - - 69.99

4. Narkaiaganj - - 41.00

S. Aurangabad - - 45.00

6. Bhabua - - . 4450

Total - 30.00 20049

Except forbesgangl town, no other town assisted 
during the last three years has reported any expenditure 
(cost Incurred). Forbesganj town has reported an 
expenditure of Rs. 25.14 lakhs.

During the last three years, a total of 9 schemes 
were submitted by the Bihar Qovemment under the 
oentrally sponsored Accelerated Urban Water Supply 
Programme (AUWSP), out of whteh six schemes were 
approved and comments were sent on three schemes to

the State Qovemment for necessary compliance. Out of 
the three schemes, modified detailed Project Report (DPR) 
for one scheme has been received in the Ministry on 
2.4.2002 and other two schemes are yet to be received 
from the State Qovemment. The schenws approved and 
central share released during each of the last three years 
is given in Statement.

No proposal/new project under IDSMT scheme is 
pending for approval In this Ministry.

Statanwnt

Bihar
As on1 • 16.04.2002
Projects Sanctk>ned Rs. (in lakhs)

S.No. Name of Town DIstrtet Sanctk>ned Project 
Date cost 

Mon. Yrs.

Central
share

released

Expenditure 
upto 

June, 2001

1 2 3 4\ 5 6 7

1. Raflganj Aurangabad April, 99 124,72 319.47 37.50

2. Jamhor Aurangabad April, 99 37.17 (1999-2000) 23.34
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1 2 3 4 5 6 7

3. Nasariganj Rohtas March, 2002 99.13 •—

4. Mokha Rohtas March, 2002 125.33 (2000-2001) —

S. Maharajganj Siwan March, 2002 130.00 0.00 —

6. Motipur Muzaffapur March, 2002 234.54 (2001-2002) —

751.09 319.47* 60.64

’Also Includes the share o( Jhorithand State.

[English] Statm trt

Job* on CompaMionato Ground

4622. SHRI AMAR ROY PRAOHAN: Will the Minister 
of RURAL DEVELOPMENT be pleaaed to state:

(a) the nuniber of officials of his departments who 
expired while in service during each of the last three 
years, year-wise;

(b) the number of eligible dependents who have been 
provided with the suitable jobe on compassionate ground;

(c) the number of eligible dependents who have not 
yet been provided with the jobe on compassionate ground; 
and

(d) the time by which the jobs on compassionate 
grounds are liitely to be provided to such eligible 
dependents of the deceased officials?

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU): (a) The year-wise break-up of 
the officials of the Ministry who expired whHe in service 
during the last three yeas is given in the Statement attached.

(b) and (c) During the year 1999, one eligible 
dependent was provided suitable employment, on 
compassionate grounds. In the Ministry. As per the 
available Infornwtion, 7 applications are pending for 
consideration for suitable employment on compassionate 
grounds.

(d) As per the instnjctions issued by the Oepaitment 
of Personnel & Training from time to time, compassionate 
appointments can be made upto a maximum of five 
percent of vacancies faUing under the direct recniHment 
quota in any Group ‘C’ for *0’ poets In a particular year. 
As and when vacancy arises the suitable jobs on 
compassionate grounds to the eligible deperjdents are 
considered.

Year Number of deceased officials

1999 01

2000 Nil

2001 05

Total 06

[Translation}

Hnanclal Aseietanoe for Deveiopinent of CItlea/ 
Towna in Refaethan

4623. SHRI KAILASH MEQHWAL Will the Minister 
of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state:

(a) the funds allocated for the devetopment of cities 
and towns in Ri4**thon sirwe 1.4.1996 and tM date, year- 
wise arKi city-w^;

(b) the details of cities and towns developed during 
the said period;

(c) the amount spent and progress made under the 
scheme, scfieme-wise;

(d) the names of cities in Rî asthan for which the 
development funds have been made avaiabie by the 
■Wortd Bank' or any other international financial institutions 
during the said period; and

(e) the names of cMes for which the development 
scheme has been submitted by the Qovemment of 
Rî asthan for dearance by the Union Qovemment and 
the cost involved therein?

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
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(SHRI BANDARU DATTATREYA): (a) to (c) Under the 
Integrated Development of Small & Medium Towns 
(IDSMT) Scheme, Central Assistance amounting to Rs. 
858.31 lakhs has been released to Reyasthan State since 
1.4.1998. The State Government has reported expenditure 
of Rs. 1129.45 lakhs for these towns. The year-wise and 
town-wise details are given in Statement-1 attached.

(c) An Aslan Development Bank (ADB) Project viz. 
Rajasthan Urban Infrastructure Development Project for 
devetopment of six principal cities namely Ajnter, Bikaner, 
Kota, Jaipur, Jodhpur and Udaipur at a cost of Rs. 1529 
crore has been taken up for implementation. The loan 
assistance from ADB wouM be U ^  250 million. To project 
components includes capacity building and community 
participation, water supply rehabilitation and expanston.

Under the Centrally Sponsored Accelerated Urban 
Water Supply Programme (AUWSP). Central assistance 
amounting to Rs. 1171.28 lakhs has been released to 
Rajasthan Govemnwnt since 1.4.1998. Funds are released 
to the State Government in lump sum and not scheme- 
wise. The year-wise release, number of schemes approved 
since 1.4.1998 and the expenditure reported upto March, 
2001 on the approved schemes is given at Statement- 
11 attached.

improvement of urt»n environmental quality, improvement 
of uiban transportation and management.

(e) Under the IDSMT Scheme the three towns 
namely, Rawatbhata, Tonk and Pokhran have been 
approved by the State Level Sanctioning Committee for 
release of central assistance. The approved project cost 
of these towns are Rs. 216.28, Rs. 509.00 and Rs. 138.30 
lakh respectively.

In additk>n, HUDCO has sanctioned three schemes 
under “Shelter and Sanitatton for Footpath Dwellers in 
Urban Areas* since 1.4.1998 as per details given in 
Statement-Ill.

Under the AUWSP the Government of Rajasthan 
have sutmtitted Water Supply Scheme of the following 
eight towns for consideration:—

(Rs. in lakhs)

S. No. Name of town District Project cost

1. Todabhim Karaull 153.01

2. Gulabpura Bhiiwara 22767

3. Jahajpura Bhilwara 173 A2

4. Mount Abu Sirohi 151.96

S. Bandikui Dausa 59331

6. Sheoganj Sirohi 198.79

7. Chhabra Baran 10534

8. Pratappur Banswara 155.23

StatemeM-l

Centra/ Assistance Released and Expenditurs Reported during the years 1998‘99 to 2001-2002 for Rî asthan Slate

■ (Rs. in lakhs)

SI.No. Towns Central Assisance Reieased

1998-99 1999-00 2000-01 2001-02 Cumulative
expenditure

1 2 3 4 5 6 7

1. Nimbahera 10XX) OXX) OM 0.00 161 J>6
2. VIjayanagar 15XX) OjOO ODO 0.00 3857
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1 ' 2 3 4 6 6 7

3. Ctiaksu 3731 OJOO OM OXX) 79.88

4. Sardarshahar 0.00 4OJ00 OM OM 36.65

5. Nokha OM 0.00 OM 30M 87.87

6. Pratapgarii OJOO 20.00 OM OM 47.09

7. Shahpura OJOO 32.00 OM 33 XX) 7638

8. Kapasan 730 OXX) 17XK) OM 42.25

9. Jaisalmer-I 1130 0.00 0.00 3230 89.14

10. Udaipur 100.00 OJOO OM 5iX) 16949

11. Bikaner OXX) 0.00 6SM 141 270.95

12. Salumber 2.00 OM OM 0X)0 0.00

13. Destinok 4.00 OM OM 32 29.62

14. l̂ anumangarh OjOO 0.00 50.00 0.00 OM

15. Balotra OM 0.00 30jOO pXK) OM

16. Didwana OjOO 0.00 30.00 0.00 0.00

17. Nathdwara OjOo ' OM OM 45.00 0.00

18. Bhinder OjOO 0.00 OM 24XK) OM

19. Suratgarti 0.00 OM OM 45.00 OM

Total 18731 92 M 192.00 38730 112945

Statmant-U

Year-¥¥lt» nlMse, No. of achemos »ppmved akw  1.4.1998 and axpendltun mportod
upto March. 2001 under AUWSP

Rajasthan

Projects Sanctioned (Rs. laiths)

S.
No.

Name of Town District Sanctioned
Date

MonVYr.

Approved
Project
Cost

Central
share

released

ExpendMufe 
upto 

March, 2001 
(cumulative)

1 2 3 4 5 6 7

1. Qangapur BMwara October, 98 39435 324.81 94.27

2. Keshoraipatan Bundi October, 98 58 ><8 (1998-99) 67.77

3. Bassi Jaipur November, '98 77.73 OM 80.15
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1 2 3 4 5 6 7

4. Bhinder Udaipur November, 98 9331 (1999-2000) 8533

5. Kananora Udaipur November, 98 96.25 306.74 81.75

6. Bagai* Jaipur March, 99 87.01 (2000-2001) 98.93

7. Mandawa jtHinjtiunu October. 2000 14938 539.73 33.91

8. Behror Alwar October, 2000 220.70 (2001-2002) 45.91

9. Losal SIkar October, 2000 128-47 15.26

10. Reengu* S«(ar November. 2000 196.83 13.19

11. Unlyara Tonk November. 2000 9133 4.68

12. Kesarisinghpur Sriganganagar November, 2000 7439 , 0X30

13. Kapasan ChMorgarti January, 2001 12049 OM

14. Begun Chittorgarh January. 2001 133.67 OJOO

15. Jobner Jaipur January, 2001 110.92 23.01

16. Bhusawar Bharatpur February, 2002 104.82 -

17. Wair Bharatpur February, 2002 112.91 * -

18. Surajgarh Jhunjhunu February, 2002 153.22 -

19. Salumber Udaipur Feboiary, 2002 272.82 -

20. Bari Sadri Pratapgarti February, ;̂ 002 132.95 -

21. Deoli Tonk March, 2002 156.10 -

Total 2967M 1171.28 63436

*Sch«TW compl«t*d.

Schemes aanchoned by HUDCO since 1.4.1998 under “Shelter and SertUation tor Footpath
Dwellers in Uitoan Areas" scheme

(Rs. in lakhs)

S.NO. Scheme Name, Agency & Project Subsidy Units Sanctioned Subskly

W.C. Bath Urinal
9ieasecvijaie

1 2 3 4 5 6 7 8

1. Construction of pay & 
use Toilets of 36 
Places at Jaipur by 
Jaipur Municipal 
Corporation 31.7.1998

221.11 97.44 333 239 124 24.36 on 
13.11.1996
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2. Constnjction of pay & 
use Toilets in 
Jodhpur by Municipai 
Corporation of Jodtipur 
• 16.2.1999

214.76 94.64 442 130 104 23.66 on 
21.6.2001

3. Construction of pay & 
use Toilets Complex at 
Kota by Municipal 
Coiporatkx) of Kota- 
8.12.2000

157.76 70.98 507 Not yM

[English]

Seminar on Indian Pdlee and Business 
Environment

4624. SHRI C. KUPPUSAMi: WiU the Minister of 
HOME AFFAIRS be pleased to state:

(a) whether any Seminar on Indian Police and 
Business Environment was held recently in Delhi;

(b) if so, the outcome thereof; and

(c) whether any Cell has been created In the Ministry 
to liaise with the Business Environment better in order to 
get modem equipment and technology and feed back; 
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I.D. SWAMI): (a) and (b) Mlnirtry 
of Home Affairs are not aware of any seminar on Indian 
Police and Business Environment held in Delhi. However, 
an Indo-British Conference on Policing for 21st Century 
was held in New Delhi from 19th to 20th March, 2002 in 
order to facilitate a sharing of experiences of poUoe forces 
of the two countries in some key policing areas.

(c) and (d) A separate Police Modemisatkm Diviskm 
is in the process of being created in the Ministiy of 
Home Affairs.

[Trmslaaon]

National Nutrition Mission

4625. SHRI RAMDAS RUPALA QAVIT: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state:

(a) whether various surveys have revealed that 
women and cMktren are the worst suffers of malnutritkm 
in both rural and urban areas of the country;

(b) if so, the details thereof;

(c) whether the Qovemment propose to start a 
Natkxwl Nutrltkm MIsston to prevent malnutrition amongst 
women and chlMren; and

(d) if so, the details thereof and the present status 
thereof?

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI); (a) 
Yes, Sir.

(b) The icrtest Natkmal Family Health Survey (1998­
99) revealed that 47% of ohiMren under 3 years of age 
were underweight and 74.3% were suffering from 
nutrittonal anaemia.

As regards women of 15-49 years, 35.8% suffered 
from Chronic Energy Deficiency artd 51.8% from NutrVkmai 
Anaemia.

(c) Yes. Sir.

(d) The details of the Misskm have not yet been 
finalised.

[EngHshJ

NYKs In Andhra Pradesh

4626. SHRI SULTAN SALAHUDDIN OWAISI: WM the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state:
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(a) the details of the funds allocated to Nehru Yuva 
Kendras (NYKs) in Andhra Pradesh during 2002-2003;

(b) whether the funds allocated to these Kendras 
have been utilised during the last three years;

(c) if so. the details thereof, Kendra-wise;

(d) whether the performance of these Kendras has 
been evaluated;

(e) if so the outconrte thereof;

(I) whether the tasks assigned to these Kendras have 
been achieved as per the target;

(g) if not, whether the Government propose to 
restructure the working of these Kendras keeping In view 
the changed scenario of youth activities; and

(h) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (SHRI PON. 
RADHAKRISHNAN): (a) During 2002-2003, no funds have 
been allocated to NYKs in Andhra Pradesh.

(b) and (c) Yes, Sir. The funds alk>cated and utilised 
during the last three years is given at Statement-1.

(d) and (e) Yes, Sir. Through internal system of 
monitoring and evaluation, the performance of these 
kendras have been evaluated. The details d  target set in 
this regard and achieved during 2001 Is at Statement-ll.

(f) Yes, Sir. A statement on targets and achievements 
regarding programmes is at Statement-Ill.

(g) and (h) Do not arise.

Statement-/

Kendra-wise Expenditure of Andhra Pradesh for the year 1999-2000 to 2001-2002

1999-2000 2000-2001 2001-2002

8. No. Kendra Release Expenditure Release Expenditure ReleaM Expenditure

1 2 3 4 5 6 7 8

1. Anantpur 459261 399080 689327 647986 530554 530554

2. Vijaywada 566361 554787 561588 546229 548550 548550

3. Chittoor 954209 768515 887591 906449 867126 867126

4. Cuddapah 552483 471634 682167 672959 488970 488970

5. Guntur 620000 544445 654711 404331 547554 547554

6. Kakinada 514246 533046 677347 669966 1592794 1592794

7. Karimnagar 605234 609444 615737 596780 1658290 1658290

8. Khammam 605132 530286 817279 815740 7116934 716934

9. Kumool 170101 349104 508807 470199 724050 724050

10. Mehbut>nagar 442665 544002 523251 504947 794262 794262

11. NIzambad 533681 254790 431220 227640 511302 511302

12. Medak 471971 389444 438833 399675 763290 763290

13. Srikakulam 429750 452037 506511 498228 622290 622290
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1 2 3 4 5 6 7 8

14. Vishalcapatnam 7S1750 515457 853615 835158 1649362 1649362

15. AdHabad 308914 288616 315223 298383 577710 577710

16. Vizianagaram 341964 240241 399154 398876 590258 590258

17. NeHore 536845 464688 575585 562498 617274 617274

18. Warangal 694861 565856 631235 615584 489950 484950

19. Hyderabad 976777 648193 681120 681585 1568994 1568994

20. Nalgonda 493448 436938 597927 583693 676050 676050

21. West Godavari 600128 476146 752903 762942 693414 693414

22. Prakasam 603430 542097 581051 581231 393942 393942

23. Rangareddy 477783 370929 561911 543983 565614 565614

24. Yaman - - 342518 350518 339630 339630

Total 1211174 10949775 14286611 13575580 18523164 18523164

Number of Rtguku  ̂ Pro^ammm Oigml$»d by NYK» in Ane»im Pndtsh during y»ar 2001

SI.No. Name of the Programme Number of Regular Programme organised by

Target Set Target Achieved

1. Vocational Training 115 117

2. Sports Promotion 92 100

3. Youth Club Development Programme 115 120

4. Culture Programme 46 57

S. Awareness Campaign 92 92

6. Worit Camp 69 87

7. Celabralion of National and International Days and Weeks 184 271

8. Semlnar/Woilc Shop 23 45

9. Adventure Protnotton 46 48
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Targ«t-S0t/Achlev»d for Inspection & monitoring l.r.o. Zonal Directors, Regional CoonHnators & YoiOh Coordinators for
the calender year 2001 (1st January to 31st December, 2001)

Statenwnt-m

Zone TarQ0t S6l/AcNsv8d for the year 2001

Zonal Directors Regional
offices
Under
Zone

1 ^ - - ! ------1 A f i m A i n i n mnegnnBi î ooianianiis M YoulhCo- 
MdhMon

RCOMn NYKOMm YOC NYKOfkt YDC Youh Gkte Youth Quto
S(t Achievid S«( AcMMd M  U t im i S« AcNevid

02 Oe 10 08 10 06 Wirangal 07 04 12 12

VIjaywada 07 12 12 10

11 280

Smuggling of Drugs In Tihar Jail

4627. SHRIMATI JAYASHREE BANERJEE: Will the 
Ministar of HOME AFFAIRS be pleased to state:

(a) wiiether attention of the Qovemment has been 
drawn to the news-ltem appearing In the Times of India* 
dated 15.01.2002 that TIhar jail authorities appear to be 
losing out to smart Inmates who are smuggling dmgs 
into their banracltt with impunity;

(b) whether on an average eight per cent of the new 
Inmates brought to the jail are dmg addicts;

(c) whether the police have shown helplessness in 
checking the smuggling of contraband in the jail; and

(d) if so, the details thereof and the steps taicen by 
the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAQAR RAO); (a) 
Yes, Sir.

(b) Of the 11,445 prisoners including undeitrials 
lodged in the Central Jail, Tihar as on 17th April 2002, 
about 10% were reported to be dmg addicts.

(c) and (d) A large number of prisoners are visited 
by their relatives, friends etc. every day which gives them 
an opportunity to bring prohibited items concealed In 
establish and in their body orifioes. However, the Jail 
Administration has talten several steps to curb such 
activities. These include thorough searching and frisking 
of the prisoners, staff and visitors before entering and 
leaving the jail premises; corxlucting of surprise searches 
under the superviskm of senior offioen; and enhanced 
vigilance inside the wards, specially the high security 
wards, etc.

Distributorship for Polymer by iPCL

4628. SHRI B. VENKATESWARLU: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to 
state:

(a) whether it is a fact that Indian Petrochemical 
Coiporation Ltd. (IPCL) offered dietributorship for polymer 
without following prescribed procedure during the last two 
years;

(b) whether the Qovemment propose to enquire into 
the matter through the vigilance commissioner/CBI; and

(c) If so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE): (a) Indian Petrochemicate Corporation 
Limited (IPCL) had issued an advertisenwnt in January 
2001 tor appointment of Consignment Agents at different 
locations in the country. In view of the process of 
disinvestment of Govemment's equity in IPCL along with 
transfer of control of management and market dynamics, 
IPCL decided not to appoint any new Consignment 
agents. However, considering the oompetltives business 
environment and the requirements of the company, it was 
decided to allow the three existing chemical distributors 
with proven capability, at Ahmedabad, Delhi and Mumbai 
to deal in Polymer products also initially for a period of 
one year subject to review. This decision was taken after 
following the appropriate procedure.

(b) No, Sir.

(c) Does not arise.

History Syllabus for IX and XI Classes

4629. SHRI C.K. JAFER SHARIEF: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) whether the National Council for Education 
Training and Research has modified the structure of the 
newly released History syllabus for classes IX and XI;

(b) if so, whether any controversy has arisen with 
the Historians and Academicians alleging that the syllabus 
ignored areas like medieval History;

(c) if so, whether the Council had Invited the 
suggestions of well known historians and other teamed 
personalities while making modificattons in syllabus; and

(d) if so, the details regarding the names of such 
Historicans alongvirlth their comments?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA); (a) to (d) The NCERT has partly modified the 
syllabus as per the new National Curriculum Framework 
for School Education as far as Class IX is concerned. 
For Class XI, there is no change in syllabus. A few 
historians have raised ot>jections against the syllabus. As 
informed by the Council they sought suggesttens from 
we# known historians and other experts in the field. Some

of the historianŝ expeits oonwtted for suggestions include, 
Prof. Q.C. Pande, Chairman, Indian institute of Advance 
Studies, Shlmla, Prof. Y. Vaikunttiam, Foimer Vlce- 
Chanceltor, Osmania University, Hyderabad Prof. V.K. 
Vashishtha, Retired Professor of History, Rajasthan 
University, Jaipur, Dr. Meenakshi Jain, Nehru Felk>w, 
Nehru Memorial Museum and Library, New Delhi, Prof. 
Q. Khurana, Former Head, Department of History, 
Kurukshetra University, Prof. Shivaji Singh, Retired 
Professor of History, Gorakhpur University, Gorakhpur, 
Prof. M.Q.S. Narayanan, Chainnan, Indian Council for 
Historical Research, New Delhi.

Loan Relaaaed by N8TPDC

4630. SHRI N.T. SHANMUGAM: WiU the Minister of 
TRIBAL AFFAIRS be pleased to state:

(a) whether the Nattenal Scheduled Trtoes Finance 
and Development Corporation has released loans to 
various States during the last three years;

(b) if so, the details thereof, year-wise and State- 
wise;

(c) the amount out of it spent by each State and the 
amount lying unutilized alongwith the reasons therefor;

(d) whether the Unkm Govamment have taken any 
steps for provkling the loan facility to tribal people of hHI 
distrk;ts In the country, particularly in Tamil Nadu;

(e) if so, the details thereof; and

(f) if not, the reasons therefor?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) and (b) The National Scheduled Tribes 
Finance and Devek>pment Corporation (NSTFDC) has 
been set up in April 2001 following the bifurcatkm of the 
Nattonai Scheduled Castes and Scheduled Tribes Finance 
and Development Coiporatk>n (NSFDC). Accordingly, the 
NSTFDC started its lending operattons during 2001-2002. 
The details,of state-wise disbursement of funds during 
2001-2002 are given in the Statement.

(c) The disbursement of funds from NSTFDC started 
in October, 2001. The State Level Channelising Agencies 
(SCAs) are aHowed 120 days’ moratorium period for 
utUizatton of funds. Progress reports are to be submitted 
by them periodically.
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(d) to (f) NSTFDC's funds are channeliMd through 
SCAs for catering to ttw needs of eligible Scheduled 
Tribes, including tribals belonging to the hill distrlcls. In 
Tamil Nadu, Tamil Nadu Adi Dravidar Housing & 
Development Corporation Limited (TAHDCO) has been

nominated as the SCA in respect of NSTFDC assisted 
schemes by the State Government.

No proposal for release of funds was received by 
NSTFDC from TAHDCO during the year 2001-2002.

Statsmsnt

S.
No.

Name of State Channelising Agency (SCA)/State Amount Released 
(Rs. in lakhs)

1. A.P. Scheduled Tribes Co-operative Rnance Corporation Ltd. Andhra Pradesh 137.89

2. Anmachal Pradesh industrial & Finance Development Corporation, Arunachal Pradesh 46.64

3. Assam Plain Tribes Development Corporation, Assam. 290.68

4. Qujarat Tribal Development Corporation, Qujarat. 942.00

5. Himachal Pradesh Scheduled Castes & Scheduled Tribes Development Corporation, 
Himachal Pradesh.

230.06

6. Karnataka Scheduled Castes & Scheduled Tribes Development Corporation Ltd., Karnataka 237.35

7. Lakshadweep Development Corporation Ltd., Lakshadweep. 5.29

8. M.P. Adivasi VKta Aivam Vikas Nigam, Madhya Pradesh. ‘ 6.80

9. Nagaland Industrial Development Corporatton Ltd., Nagaland. 95.51

10. Orissa Scheduled Castes, Scheduled Tribes Development & Rnance Co-op. 
Corporatton Ltd., Orissa

415.56

11. Rajasthan Scheduled Castes & Scheduled Tribes Finance and Development Co-op, 
Corporatton, Rajasthan.

111.45

12. Sikkim Scheduled Castes & Scheduled Tribes & Backward Classes Development 
Corporation Ltd., Sikkim.

74.78

13. West Bengal SCs 4 STs Development & Finance Corporation, West Bengal. 156.51

RepreMntatlon of 8C/ST/0BCs

4631. SHRI SHIVAJI MANE:
SHRi SUSHIL KUMAR SHINDE:
SHRI PRAKASH YASHWANT AMBEDKAR:

Will the Minister of HUMAN 
DEVELOPMENT be pleased to state;

RESOURCE

(a) whether the representation of SCs, STs and OBCs 
in teaching and non>teaching faculties has not reached 
prescribed quota of 49.5% (15% for SCs and 7.5% for 
STs and 27% for OBCs) under all the six Indian Institutes

of Management, six Indian Institute of Technology and 
aH the seventeen regional engineering colleges;

(b) if so, total number of posts in the level of 
lecturere, association professors (Readers) and professors 

and equivalents thereof under the said institutions/colleges;

(c) the persons belonging to general, SC, ST and 
OBC categories working against such posts as on 
2.7.1997 Including thfir respective percentage to such 
posts as ascertained In view of instructions as contained 
under para 6 of DOPT OM No. 36012/2/96-Estt (Res) 
dated 2nd July 1997.
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(d) the vacancies/tKWts oceurrad during the last 4 
years in the aforesaid categories of posts; and

(e) the number of persons belonging to SC/ST, OBC 
and General category appointed/posted against such 
vacancies?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) to (e) Infomiatlon is being collected.

Vocational Couraea in Univeraltiea and Colleges

4632. DR. RAMKRISHNA KUSMARIA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state:

(a) the details of vocational courses already integrated 
with mainstream educational courses in various Central 
and other universities and colleges in general;

(b) whether the Government plan to introduce more 
courses in high technology in universities and college;

(c) if so, the details thereof;

(d) whether the Govemment have decided to establish 
more institutions for providing such courses in the country; 
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) A Hat of 7 vocational courses introduced by 
UGC is given in the Statement.

(b) and (c) In addition to the courses mentioned in 
the above list, the UGC proposes to introduce the 
foHowing courses from the academic year 2002*2003:-

(i) Fashion Designing

(ii) Gemology and Jewellery

(iii) Cosmetology

(iv) Information Technology

(V) Applied Philosophy

(d) and (e) These courses are introduced in the 
exisHng educational instftutions. No new institutions are 
being specifically set up for this purpose.

SlatienMnt

Ust indicating tha vocational counaa intmducad by 
UGC in unlvarsitlBa and ooHagaa

1. Functional Hindi

2. Functional Sanskrit

3. Functional English

4. Archaeological Museology

5. Principles and PraeMoes of Insurance

6. Office Management and SeerMartal Practioe

7. Tax Procedures and Practtcee

8. Foreign Trade Practicee and Prooedurea

9. Tourism and Travel Management

10. Advertising, Sales Promotion and Sales 
Management

11. Computer Application

12. Industrial Chemlstiy

13. Food Science and QuaNty Control

14. Clinical Nutrition and Dietetics

15. Industrial Microt>iology

16. Bio-Technology

17. Biological Techniques and Specimen Preparation

16. Seed Technology

19. Industrial Fish and Fisheries

20. Geo-Exploration and Drilling Technology

21. Mass Communication artd Video Production

22. StiO Photography and Audio Production

23. instnimentation

24. Electronic Equipment Maintenanoe

25. Computer Maintenance

26. Electrical Equipment Maintenance

27. Environment and Water Management

26. Sericulture

29. Agro Services

30. Animal Farming
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31. Forestry and Wildlife Management

32. Soil Conservation & Water Management

33. l-1ili Agriculture

34. Non-Conventional Energy Sources

35. Dryland Agriculture

36. Rural Handicrafts

37. Early Childhood Care and Education

Deemed University

4633. SHRI V.M. SUDHEERAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) whether the Government are aware of the need 
for upgrading Kerala Kalamandalam as a deemed 
university;

(b) if so, the facts thereof;

(c) whether the Government have received any 
representations in this regard; and

(d) if so, the steps tal<en/proposed to be taken by 
the Government in this matter?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA); (a) to (d) The proposal of Kerala Kalamandalam 
for granting Deemed to be University status was received 
and referred to UGC for examination and their 
recommendations/comments. UGC has informed that an 
Expert Committee was appointed by Chairman UGC to 
examine the proposal of Kerala Kalamandalam. The 
Expert Committee visited the institute on 10-11 December
2001. The report of Expert Committee will be placed 
before the Commission at its next meeting.

Proposals of UQC

4634. DR. N. VENKATASWAMY: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) wtiether the UQC has placed some proposals 
before the Delhi University Teachers Association (DUTA) 
for starting courses in Annaprashan, Mundan, Mahurat, 
Namakaran, Katvachauth and other subjects; and

(b) If so, the details thereof ak>ngwith reasons for 
introducing such courses; and

(c) the number of universities where currently such 
courses are offered and details of the response thereto?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA); (a) According to the information furnished by 
the University Grants Commission (UGC), no such 
proposals have been placed before the Delhi University 
Teachers Association. Nor the UQC has any proposal/ 
scheme to introduce such courts.

(b) Does not arise.

(c) The UQC/Qovemment has no information about 
the number of universities where such courses are 
cun’ently offered.

Formulation of Annuity Scheme througfi 
Lie by NVS

4635. SHRI RAJAIAH MALYALA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) whether the Navodaya Vidyalaya Samiti (NVS) 
has worked out any annuity sc^me through LIC based 
on voluntary contributions by the employees through a 
fund outside the body and without any liat>ility on the 
Government as per the instructions from the Finance 
Ministry;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) to (c) As informed by Navodaya Vidyalaya 
Samiti, on the suggesttons of the Ministry of Finance, 
NVS has prepared an Annuity Scheme through LIC based 
on the voluntary contributions by the emptoyees without 
creating any liability on the Government of India. However, 
the scheme is not yet finalised.

fTranslation]

Committee on Welfare of Women Inmates In Jails

4636. SHRI RAVINDRA KUMAR PANDEY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state:

(a) whether any committee was set by the 
Government under the Chairmanship of Justice Krishna 
Ayyar in the year 1986 to look into the matter pertaining



1633 tVrMan Answer VAISAKHA 3. 1924 {Saka) to Quetttons 1634

to welfare of female inmates in jails and ttw committee 
had submitted its report within one yean

(b) if so, the reasons for sending the entire file to 
his Ministry after almost four years;

(c) whether the Qovernment have fixed any 
resporeibility on the task force and the officers responsible 
for delay in this regard; and

(d) K so, the details thereof?

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) 
Yes, Sir. The Government had constituted a National 
Expert Committee on Women Prisoners in 1986 under 
the chairmanship of Justice V.R. Krishna Iyer. The 
Committee presented its report to the Government in May, 
1987.

(b) to (d) The Report of the National Expert 
Committee on Women Prisoners headed by Justice 
Krishna Iyer was forwarded without delay to the State 
Governments and Union Territory Administrations in 
December, 1987. They were requested to examine the 
recommendations and take a view on those for action. 
The Department of Women and Chikl Development has 
been seeking a status report on implementation of the 
recommendations of the Report of the National Expert 
Committee from time to time from the State Qovemments. 
Some of the State Governments have already furnished 
the information. The others are regularly reminded.

[English}

Education and Care as Fundamental 
Right for Children

4637. SHRI T.T.V. DHINAKARAN: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) whether the Government have received 
representations from various social organisattons, groups 
etc., for making educatmn and care a fundamental right 
for chiklren below 6 yeare of age as weO unlike the 
provlston in the Constltutton (93rd) Amendment Bill; and

(b) H so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) and (b) Yes, Sir. There have been demands

from sonte quarters to inckide the 0^ age group In the 
Fundamental Right along with free and compulsory 
education for children in the age group of 6-14 years.

The Parliamentary Standing Committee which 
consklered the Constltutton (Eighty-Third Amendment) Bni. 
1997 also looked into the demand to include the age 
group 0-6 years and concluded that due to various 
practtoal difficuities, the provisions of Fundamental Right 
to Education be allowed to only 6-14 age group and that 
Article 45 may be retained in the Constitullon to cater to 
the 0-6 age group.

Keeping in view the recommendations of the 
Parliamentary Standing Committee, Article 45 of the 
Constitution was redrafted to say that the State shall 
endeavour to provkle Eaity Childhood Care and Educatkm 
(ECCE) for chiklren until they complete the age of 6 
yearn and the provlston was inckided in the Constitution 
(Ninety-Third Amendment) BIN, 2001.

[Translation]

Employment Oriented Curriculum 
and Tedinical Training

4638. SHRI Y.G. MAHAJAN; Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) whether the Government are contemplating on 
emphasing employment oriented ounlculum and imparting 
technical training in the country;

(b) if so, the details thereof; and

(c) If not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) to (c) As per the infomuitton furnished by 
the All India Council for Technical Educatton (AlCTE), 
vartous relevant factors such as relatton of the course 
module with current/contemporary technologies, 
requirement from emptoyment point of view, etc. are kept 
in view while framing Model Currtoula.

Selling out of Chemical FertlllMr Plants

4639. SHRI RAGHURAJ SINGH SHAKYA: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state:

(a) whether the Qovernment propose to sell out the 
chemical and fertilizer plants;
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(b) if so, the details thereof;

(c) the details of the plants running in losses, State- 
wise; and

(d) the details in regard to National Chemicals and 
Fertilizers Plant?

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE): (a) and (b) In the chemicals sector, the 
Government has decided to divest 32.61% equity holding, 
out of the Qovt equity of 56.61% in M/s Hindustan Organic 
Chemicals Limited (HOCL), to a strategic partner, thereby 
retaining 26% holding with the Government.

The fertilizer PSUs have been classified as "Non­
core sector enterprises*. Keeping in view the policy of 
the Government to bring down its equity in all non- 
strategic PSUs to 26% or lower, the Disinvestment 
Commission recommended disinvestment by way of 
strategic sale in the following PSUs in the fertilizer 
sector;—

(i) Madras Fertilizers Ltd. (MFL)

(ii) National Fertilizers Ltd. (NFL)

(iii) Paradeep Phosphates Ltd. (PPL)

(iv) Fertilizers and Chemicals Travancore Ltd. (FACT)

(v) Rashtriya Chemicals and Fertilizers Ltd. (RCF), 
and

(vi) Pyrites, Phosphates and Chemicals Ltd. (PPCL)

In the case of Paradeep Phosphates Limited (PPL), 
the Govemment has divested its 74% equity held in the 
Company to M/s Zuari Maroc Phosphates Pvt. Limited 
on 26.2.2002 alongwith management control.

(c) and (d) The details of the chemical and fertilizer 
PSUs running in losses are given in the statement 
enclosed.

Statamant

Names of PSUs Location of Plants .

1 2

Fertilizer Plants:

Fertilizer Corporation of India (FCI) Ramagundam (A.P.)
Talchar (Orissa)
Gorakhpur (U.P.)

Sindri (Jharithand)
Hindustan Fertilizer Corporation (HFC) Durgapur and Haldia Fertilizer Project (W.B.)

Barauni (Bihar)

Namrup (Assam)
Paradeep Phosphates Limited (PPL) Paradeep (Orissa)
Madras Fertilizers Limited (MFL) Manali. Chennai (T.N.)
FertilizerB and Chemicals Travancore Ltd. (FACT) Udyogmandal (Kerala)
Projects & Development India Limited (PDIL) Catalyst UnH. R&D Division. Sindri (Jharkhand)

Engineering and Consultancy Division,
Nokia (U.P.)

Baroda (Gujarat)
Pyrites. Phosphates and Chemicals Ltd. (PPCL) Dehradun (U.P.) -

Amjhore (Bihar)

Saladipura (Rajasthan)
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1 2

Chemical Plants:

Hindustan Organk; Chemicals Ltd (HOCL) 

Hindustan Insecticktos Limited (HIL)

Rasayani (Maharashtra) 

Kochi (Kerala)

Rasayani (Maharashtra) 

Always (Kerala)

[English]

Am*ndm«nt in Land Acquisition Act

4640. SHRI BHARTRUHARt MAHTAB;
SHRI ANANDRAO VITHOBA ADSUL:

Will tlie Minister of RURAL DEVELOPMENT be 
pleased to state:

(a) whether any land-acqirisHlon related laws have 
been introduced in connection with the Pradhan Mantri 
Qram Sadak Yojana, recently;

(b) if so, the details thereof and the reasons therefor;

(c) whether any meeting was held to finalise the 
provisions of ttie Amendment in the Land Acquisition Act 
and the National Rehabilitation Act the resettlement of 
displaced persons;

(d) if so, the outcome thereof;

(e) the time by which a final decision is likely to be 
taken in this regard;

(f) the extent to which it is likely to help in the 
spee<  ̂ implementatkm of this Yĉ ana?

THE MINISTER OF STATE IN THE MINISTRY OF 
rural d e v e lo p m e n t  (SHRI ANNASAHEB M.K. 
PATIL): (a) No. Sir.

(b) Does not arise.

(c) to (0 The proposals relating to amendment of 
Land Acquisition Act, 1894 and the Nrtional Policy on 
Resettlement and RehabflHation were consWered by a 
Group of Ministers in various M ertlngs. The proposals 
on both the subjects are under consWeration of the Qovt. 
of India, it is not possible to set out a time Hmil by 
whksh a final dedskm is likeiy to be taken in this regard.

The Quidelines for the Pradhan Mantri Gram Sadak 
Yoiana (PMGSY) stipulate that it is the responsibility of 
the State Governments to ensurs availability of land for 
taking up the proposed road words under the Programme. 
No provision is to be made for land acquisition under 
this Programme.

Recruitment of Lecturers and Readers 
In Tamil Nadu

4641. SHRI P.D. ELANQOVAN: WNI the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) whether the Government are aware that tfie 
Universities and colleges functioning in Tamil Nadu are 
not following UGC norms in the appointment of lecturers 
and readers;

(b) if so, the facts thereof; and

(c) the action taken/proposed to be taken by the 
Government against such collegesAJniversity authorities 
for flouting the UGC norms?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) to (c) According to the infonnatkm received 
from the University Grants Commisskm, the University of 
Madras and Bharathklasan University had written to the 
UGC regarding amendments made tty their Academic 
Counciis and the Syndfeates on the minimum quaNficalions 
for appointment and service conditkms of teachers. On 
penjsal, the UGC found that the proviso were contrary to 
the UGC Regulations. The UGC immediately wrote to 
the University to withdraw such proviso, whtoh were 
contrary to the UGC Regulations.

RecniHment RaeiwI in B8F

4642. SHRI N. JANARDHANA REDDY:
SHRI ADHIR CHOWDHARY:
SHRI ASHOK ARGAL:

Will the Minister of HOME AFFAIRS be pleased to
state:
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(a) whether a major recruitment racket being mn by 
the Senior BSF officials ha* been exposed recently at 
Gwalior;

(b) If so, the facts and details In this regard;

(c) whether it is also a fact that bogus appointments 
have been made in the Border Security Force Academy, 
Takenpur;

(d) if so, the details thereof;

(e) the number of persons an’ested in this regard;

(f) whether the Government have taken any steps to 
check such recruitment rackets in BSF and other para­
military forces in the country; and

(g) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRl CH. VIDYASAGAR RAO): (a) to
(g) A case of accepting illegal gratification by two doctors 
of BSF during the recniitment of Constables (General 
Duty) in the Organisation at Tekanpur near Gwalior has 
been detected. The case has been handed over to CBI 
for the investigatkm. Both the doctors have been taken 
into custody and they have been placed under 
suspension. Necessary instructions have been Issued to 
the heads of CPMFs to tone up their vigilance 
organisations to ensure that no such in'egularity takes 
places during the recruitment.

[Traratation]

Promotion Opportunities for 
Minleterlal Staff of BSF

4643. SHRl RADHA MOHAN SINGH: WHI the Minister 
of HOME AFFAIRS t>e pleased to state:

(a) whether the combatized ministerial staff of Border 
Security Force have lesser opportunities of promotion as 
conrH>ared to general duty staff;

(b) if so, the reasons therefor;

(c) whether the cadre of the combatized ministerial 
staff has not been reviewed even once whereas the cadre 
of the general duty staff has been reviewed several times; 
and

(d) U so, the steps taken by the Government to 
provide better opportunities of promotion of the ministerial 
staH?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRl CH. VIDYASAGAR RAO): (a) and
(b) Combatised Ministerial Cadre and General Duty Cadre 
in BSF are entirely different cadres and as such no 
comparison can be made as the promotional prospects 
depend on the sanctioned posts which are related to 
functional requirement. The duties of both the cadres are 
different. The promotional scope in the Ministerial Cadre 
is slower as compared to General Duty Cadre.

(c) and (d) No cadre review in respect of Ministerial 
Staff has been carried out. However, for providing 
promotional avenues to the Ministerial Staff, some posts 
have been created in the past.

[English]

Re'Employment Schemee for University feachers

4644. SHRl T.M. SELVAGANPATHI:
SHRl SURESH RAMRAO JADHAV:

Will the Minister of HUMAN 
DEVELOPMENT be pleased to state;

RESOURCE

(a) whether the University Grants Commisston plans 
to do away with the existing post-retirement re-employment 
schemes for teachers;

(b) if so, the reasons therefor;

(c) whether the University Grants Commission is 
considering to adopt contractual system for teachers;

(d) if so, the details and the reasons therefor;

(e) whether various country-wide association of 
university teachers have opposed to the move of 
contractual system;

(f) if so, the details in this regard;

(g) whether the University Grants Commission is also 
considering to replace various schemes for re-emptoyment 
of teachers after retirement by his Government that woukJ 
be financially more viable and;

(h) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) and (b) The orders issued by the 
Govemment/UGC regarding revision of pay scales and 
servk» conditions of University and College teachers, 
inter-aiia, provkies that the ‘age of superannuation of 
University and college teachers would be 62 years and
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thereafter to extension In service shouid be given. 
However, it will be open to University or College to re­
employ a supemnuated teacher according to the existing 
guidelines framed by the UGC, upto the age o( 65 years'.

(c) No. Sir.

(d) Does not arise.

(e) According to UQC, no such representation has 
been received by it from the Teachers’ Associations.

(f) Does not arise.

(g) According to UGC, it does not have any scheme 
for re-employment of superannuated teachers.

(h) Does not arise.

Prices of Essential Drugs

4645. DR. PRASANNA KUMAR PATASANI: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state:

(a) whether the Government propose to bring the 
prices of essential drugs under price control/MRP act so 
that the poor people can afford them;

(b) if so, the reasons for not controlling the prices 
under Essential Commodities Act;

(c) whether the MNCs are controlling/regulating the 
prices of essential drugs; and

(d) if so, the reasons therefor and

(e) the conrective measures proposed to t»e talwn in 
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTIUZERS (SHRI SATYA BRATA 
MOOKHERJEE): (a) to (e) Prices of bulk drugs and 
formulations are fixed in accordance with the provisions 
of the Drugs (Prices Control) Order, 1995, issued under 
Section 3 of the Essential Commodities Act, 1955 (10 of 
1955). Government have recently announced the 
•Phamiaceulical Poflcy-200(r. The main objectives of this 
policy are, Inter-alla, ensuring abundant avallat>Uity at 
reasonable prices within the country of good quality

essential phamtaceuticals of mass consumption and 
strengthening the indigenous capability for cost effective 
quality production. The policy provides for identifying the 
drugs for price regulation but of the basket of the Items 
appearing in the National Essential Dnigs List and those 
considered important from the point of view of their use 
in various Health Programmes, in emergency case etc. 
There would be monitoring of price movement of other 
cases.

Cadre T ra n s it of IPS Officers

4646. SHRI PAWAN KUMAR BANSAL: Will the 
Minister of HOME AFFAIRS be pleased to state;

(a) whether cadre transfers are allowed to the home 
State of IPS officers by the Government;

(b) if so, the details of cases in which such cadre 
transfers have been altowed and also the cases in which 
such requests have been rejected, alongwith grounds for 
allowing/rajecting such transfers during the last three
years; '

(c) the details of cadre transfer cases to non-fwme 
States on grounds other than marriage and North-East 
policy, with reasons for such transfers during the saM 
period; and

(d) the details of cadre transfer cases of couples to 
third States during this period where as per the policy 
cadre of one spouse couU have been transferred to the 
cadre of the other spouse, with reasons for deviations 
from the policy, if any?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
Inter-cadro transfer to IPS offteers to the Home States 
are allowed only in rarest of rare cases of extreme 
hardship.

(b) A statement-1 is enck>sed.

(c) No IPS officers, during the last three years, has 
been allowed inter-cadre transfer to non-home State on 
grounds other than marriage. North-East policy is not In 
operation any more.

(d) A statement-ll is enck)sed.
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Statement-4

Details of cases In which cadre transfer have been allowed to Home State and of cases in which such
requests have been rejected during last three years

SI.
No.

Year Name of the 
officer

Ground on which 
Request was made

Ground on which the 
Request was accepted/rejected

1 2 3 4 5

1. 1999/2001 Dr. Rajwant Singh, 
IPS (AP:85)

In public interest. Rejected as Government 
was not satisfied that there is 
any public interest involved in 
his cadre transfer from Andhra 
Pradesh to Punjab.

2. 1999 Shri P. Hari Sekaran, 
IPS (KTK: 96)

Family problems/ 
personal reasons

Rejected. The request 
was not in confomnity with the 
policy guidelines of the 
Government relating to change 
of cadre of All India Servk» 
Officers.

3. 2000 Ms. Mamta Anurag 
Shamia, IPS (WB;82)

On ground of maniage 
with another All India 
Service Officer.

Rejected She had requested 
for change of cadre from 
West Bengal to Andhra

4. 2000

2001

2001

Ms. Anupam Saxena Singh, 
IPS (UP:95)

Shri Qangeshwar 
Singh, IPS (WB:87)

On ground of extreme 
hardship as her husband 
Shri Ajay Kumar Singh, 
who was also an IPS 
officr was killed by the 
naxalites and there was a 
threat to her and her one 
year old child's We.

Family problems/ Personal 
reasons

Shri Adhir Sharma, IPS 
(WB:87)

Family problains/ 
Personal reasons

Pradesh. Andhra Pradesh is 
her Home State and inter­
cadre transfers on ground of 
manriage are not allowed to 
Home State.

Request of Ms. Anupam 
Singh has been accepted 
on compassionate ground 
and she has been allowed 
change of cadre from 
Jharkhand to Uttar 
Pradesh.

Rejected. The request 
was not in conformity with 
the policy guidelines of the 
Government relating to change 
of cadre of All India Service 
Offh^rs.

Rejected. The request 
was not in conformity with 

, the policy guidelines of the 
Qovemment relating to change 
of cadre of All India Service 
Offksens.
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1

7. 2001 Shri Ajay Kumar Nand, 
IPS (WB:96)

Family problems/ 
Personal reasons

8. 2001 Shri A.K. ShuMa, IPS 
(M&T:86)

ill health of parents.

9. 2001 Shri Arun Kumar 
Oraon, IPS (PB:92)

Family circumstances.

10. 2001 Shri Navin Agarwal, 
IPS (J&K:86)

On ground of woridng 
experience In Nlly areas.

Rejected. The request 
was not in conformity with 
the policy guidelines of the 
Government relating to change 
of cadre of All India Service 
Officers.

Rejected. The request 
was not In conformity with 
the policy guidelines of the 
Government relating to change 
of cadre of Afl India Service 
Officers.

Rejected. The request 
was not in conformity with 
the policy guidelines of the 
Government relating to change 
of cadre of All India Service 
Officers.

Rejected. The request 
was not in conformity with 
the policy guidelines of the 
Qovemment relating to change 
of cadre of All India Service 
Officers.

Statement-H

The detalto of cadre transfer cases of cooptos to ttiM  State during tfie last tfiree years

SI. Year Name of the the Officer 
No.

Reason

1. 1999 Shri Amitabh Yash. IPS was
allowed change of cadre from 
Nagaland to Uttar Pradesh on 
ground of marrlge with Smt. Renu 
Sharma, (IFS (BH:97)

2- 1999 Smt. Neera Rawat, IPS was
allowed change of cadre from 
Kerala to Uttar Pradesh on ground 
of marriage with Shri Rajesh Kumar

3- 2000 Nil

4. 2001 Shri Jaideep Singh. IPS was
allowed change of cadre from 
Jammu & Kashmir to the IPS cadre 
of Chhattisgarti on ground of 
mantege w«h Sml Neeharika 
Barik, IAS (MT:97)______________

The State Government of Nagaland was not 
agreeable to accept Smt. Renu Sharma, IFS 
(BH;97) m its' cadrs while Bihar was Home State 
of Shri Amitabh Yash IPS.

As the respective State cadre of each of the 
spouses was not agreeable to accept the other 
spouse in its' cadrs.

As the respective State cadre of each of the 
spouses was not agreeable to aooepi the other 
spouse in its’ cadre.
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Implamentation of Antl-Plracy Laws

4647. SHRI ANANT QUDHE: Wi« the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) whether the Government have reviewed the 
Implementation of existing anti-piracy laws in the countiy;

(b) if so. the details of the deficiencies observed;

(c) the details of proposals received or under 
consideration to make anti-piracy laws more effective: and

(d) the details of the present status of the refomis?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA); (a) and (b) The Qovemment has constituted a 
Copyright Enforcement Advisory Council (CEAC) with a 
view to regularly review the implementation of the 
Copyright Act Including the provisions regarding anti-piracy. 
Several other measures taken by the Central Government 
also include persuading the State Govemment for (i) the 
setting up of Special Celts in State Governments for 
enforcement of Copyright Laws (11) appointment of nodal 
officers in the States for facilitating proper coordination 
between the industry organizations and enforcement 
agencies; (iii) holding of seminar/workshops etc. for 
sensitising the public about Copyright Laws and 
dissemination of copyright information to all concerned in 
the country.

(c) and (d) The Core Group constituted by the 
Ministry of Human Resource Development for reviewing 
the Copyright Act in the light of technological and other 
on-going developments also aims at making anti-piracy 
laws more effective.

Depletion of Drinking Water

4648. SHRI RATTAN LAL KATARIA:
SHRI RAM SINGH KASWAN:
SHRI BRIJLAL KHABRI:

Will the Minister of RURAL DEVELOPMENT be 
pleased to state:

(a) whether the Qovemment are aware that fresh 
drinking water is depleting fast all over the country;

(b) n so, the reasons therefor; and

(c) the steps taken or proposed to be taken by the 
Govemment to protect this so called blue gold?

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI ANNASAHEB M.K. 
PATIL): (a) Yes. Sir.

(b) A number of reasons like population exploston, 
over-exploitation of ground water, particularly in the 
irrigation sector, absence of any effective regulatory 
mechanism for controlled development of ground water, 
failure of monsoons and increasing demand for fresh­
water as against the more or less fixed availabilities, are 
responsible for the depletkm of ground water.

(c) In view of the fact that ground water is the 
principal source of rural drinking water supply, Govemment 
of India has been constantly advising the State 
Governments to enact legislation to control and regulate 
the devetopment of ground water and to undertake water 
harvesting and consen/ation on a large scale, by utilising 
5% of the alk)catk)n under Accelerated Rural Water Supply 
Programme (ARWSP) which is exclusively earmariwd for 
activities for sustainability of ground water, such as water 
harvesting, conservation and recharging.

[Translation]

Handpump* In Remote Rdral Areas

4649. SHRI RAM SINGH KASWAN: WiH the Minister 
of RURAL DEVELOPMENT be pleased to state:

(a) whether deepwell handpumps are installed in 
remote rural areas of the country with the help of 
international organisatk>ns and UNICEF;

(b) if so, the number of such handpumps installed in 
the country during the last three years, State-wise 
partk;ular1y in Maharashtra and Rajasthan; and

(c) the alkx»tion made for the purpose during the 
said period. State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI ANNASAHEB M.K. 
PATIL): (a) to (c) Rural Water Supply being a State 
subject, the schemes for provkiing drinking water supply 
in rural areas are implemented t>y the State Govemments 
with their own resources. The Central Govemment 
supplements the efforts of the States by providing funds 
under the Accelerated Rural Water Supply Programme 
(ARWSP) and the Drinking Water Supply component of 
the Prime Minister's Gramodaya Yojana (PMGY). The 
powers to plan, sarwtion and implement Rural Water 
Supply schemes under the above programmes rests with 
the State Govemments. UNICEF also supports various 
activities related to rural water supply in some States
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directly. Details ragarding handpumps Installed under the 
ARWSP, PMQY, State resources or with support of 
International Organisations and UNICEF are not 
maintained at the Central Government level.

The allocation made t>y the Central Government under 
ARWSP and PMQY are for entire rural water supply 
activities including installation of handpumps. No separate 
allocation of funds exdusiveiy for handpumps are made.

[English}

Introduction of Administrative Reforms by SAI

4650. SHRI R.S. PATIL: Will the Minister of YOUTH 
AFFAIRS AND SPORTS be pleased to state:

(a) whether any administrative reforms have been 
introduced by the Sports Autliority of India (SAI);

(b) if so, the details thereof;

(c) whether special assistance has been provided to 
SAI during the said period for enhancing the modem 
qualitative training to young trainees; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (SHRI PON. 
RADHAKRISHNAN): (a) to (d) Information is being 
collected and will be laid on the Table of the House.

Vacant Stalls and Shops In Government Colonies

4651. SHRIMATI RENUKA CHOWDHURY: Will the 
Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state:

(a) whether a number of stalls and shops are lying 
vacant for years together in Government colonies of Delhi 
which were allotted by ttie then Minister to educated 
unemployed youths on licence fee basis in pursuance of 
(Wiicy of the Govemment to provide self-employment 
opportunity;

(b) if so. whether these allotments have not only 
been cancelled and got vacated but the allottees are 
also being prosecuted;

(c) H so, the reasons therefor and

(d) since when the same are going on?

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) No Sir. At present 
no such shops and stalls are lying vacant. There is also 
no policy in this Ministiy to aHot shops and stalls to 
educated unemployed youths on license fee basis. Stalls 
with the Directorate of Estates through an open tender. 
However, in 1995, In deviation of this poNoy, the then 
Minister for Uiban Development allotted 52 number of 
shops and stalls without following the procedure of tender, 
out of which, 12 shops and stalls were allotted to 
educated unemployed youth.

(b) to (d) Because of the aforesaid deviation, these 
allotment subsequently became the subject matter of 
Public Interest Litigation case CWP No. 585/94 (Sh. Shiv 
Sagar Tiwari Vs. Union of India). In pursuance of the 
Hont)le Supremo Court's directions/order dated 11.10.1996 
passed in CivH Writ Petition No. 585/1994 (Sh. Shiv Sagar 
Tiwari Vs. Union of India) the Directorate of Estates, first 
cancelled the allotments of all the shops/stalls. Thereafter, 
as directed by the Hon’bie Court, the Directorate of 
Estates framed a revised policy and invited tenders 
through public notice in accordance with the said poHcy. 
All the occupants of said shops/stalls were also allowed 
to participate in the tender as per directions of the Hon*ble 
Court. A list of the successful tenderers was finalized 
and the occupants who were not found to be the 
successful bidders were given three months’ notice of 
vacation as per directions of the Hon’bie Supreme Court. 
On their failure to vacate the shops/stalls after the expiry 
of three months' notice period contempt petition No. 158 
of 1998 was fHed agalnM 31 occupants of these shops 
and stall. During the pendency of the contempt petition, 
9 of the above allottees vacated the shops/stalls and 
these were thereafter allotted to successful tenderers as 
per directions of the Hon'ble Supreme Court. The 
contempt petition was taken up for final hearing in respect 
of the remaining allottees facing contempt. The Hon'ble 
Supreme Court, vide its order dated 17.7.2001, directed 
that all these allottees should vacate their premises by
4.00 P.M. on that date except one physical challenged 
allottee, in accordarKe with these direction, the shops/ 
stalls were vacated on 17.7.2001 and were thereafter 
allotted to successful tenderers as per drections of the 
Hon't>le Supreme Court. All successful tenderers were 
allowed to taite over possession of their shops/stalls from 
Central Public Works Department except shop No. 6, 
Lodhi Road Complex, Centre-1 Market, Shop No. 1 LodN 
Road Complex, Centie-li Marttet and Stan No. 15, LodN 
Road Complex. Centre-I Marttet, New Dettti In accordance 
with the direction of the Hon’bie Supreme Court dated 
13.12.2001 In contempt petitkm No. 158/1998 in CWP 
No. 585/1994.
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Complaints againat Pollea Offleara

4652. SHRI CHANDRESH PATEL: WUI the Minister 
of HOME AFFAIRS be pleased to state:

(a) the number of complaints received from the public, 
police employees, social and other organisations against 
the Involvement of Police Officers In liquor mafia and 
other criminal cases since January, 1, 2000, till date;

(b) the action taken thereon; and

(c) the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I.D. SWAMI): (a) to (c) The 
number of complaints received against police personnel, 
number of cases registered, number of police personnel 
involved/action tal<en departmental action/punishment 
awarded, complied by National Crime Records Bureau 
(NCRB) on the basis of information received from State 
Qovemments/Union Territory Administrations for the period 
from 1.1.2000 to 31.12.2000 is given in the enclosed 
statement. No separate data on police officials involved 
in liquor mafia Is maintained by NCRB.

Statement

Complaints/ceaes regtstered against police personnel during 2000 (State, UT-wtoe)

SI. SlataAiT No. of CwnfibMs Received/Cases regMiered
No. ccmplainls 

n e tm il 
alleged 

during the 
year

No. ol inquiry iMtHutod CompUnlif
AAeiie

No. oi No. o( cases

Depntmantal Magisterial .hxlinal
cases

Dedared
false/

unsube-
tniried

cam
nnntntnmriHsgroiBa 
during the 

year

reponBu 
for regular 

DepIL 
action

Sent up
m i

chaige-
sheeted

1 2 3 4 5 6 7 8  ̂ 9 10

Statea:

1. Andhra Pradesh 1275 1087 0 25 59 444 231 127

2. Anjnachal Pradesh 51 28 0 0 1 30 27 19

3. Assam 22 19 1 3 3 11 3 6

4. Bihar 220 33 29 122 11 86 5 35

5. Qoa 45 43 0 2 0 2 0 2

6. Gujarat 1926 HOC 76 69 1219 388 426 325

7. Haryana 1307 285 0 2 1214 1 0 1

6. Himachal Pradesh 244 67 1 0 197 11 1 7

9. Jammu & Kashmir 256 343 0 0 62 11 1 9

10. Karnataka 2356 289 3 12 24 81 279 43

11. Kerala 1959 1704 1 9 996 120 70 50

12. Madhya Pradesh 21450 1295 2 0 20153 36 0 36
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1 2 3 4 S e 7 8 9 10

13. Maharashtra 9347 1934 48 138 3571 528 278 248

14. Manipur 1 1 0 0 0 0 0 1

15. Meghalaya 0 0 0 0 0 0 0 0

16. Mizoram 3 2 1 0 0 3 0 3

17. Nagaland 5 2 1 1 1 5 0 4

18. Orisaa 72 21 0 38 12 44 25 24

19. Punjab 8141 2039 35 44 7764 106 79 22

20. Rajasthan 2235 1220 13 3 999 381 109 26

21. Sikkim 0 0 0 0 0 0 0 0

22. Tamil Nadu 2155 95 12 36 10 102 96 52

23. Tripura 5 5 0 0 7 5 0 0

24. Uttar Pradesh 7353 1460 38 5 5850 1478 1368 110

25. West Bengal 72 69 0 3 0 20 6 11

Total States 60500 13141 261 512 42153 3893 3004 1161

Union Territorto*:

26. A & N Islands 14 5 0 0 0 14 5 7

27. Chandigarh 6 0 0 0 0 6 0 0

28. Dadra & Nagar HaveN 0 0 0 0 0 0 0 0

29. Daman & Diu 0 0 0 0 0 0 0 0

30. Delhi 7737 613 0 0 463 169 89 5

31. Lakshadweep 1 0 0 0 0 1 0 0

32. Pondtoheny 4 0 4 0 0 4 0 3

Total (UTs) 7762 618 4 0 463 194 94 IS

Total (All-India) 68262 13759 265 512 42616 4087 3098 1176
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8l.No. StatoAJT Poltoe Personnel lnvolved/actk>n taken

No. of 
Polk:e 

Personnel 
Sent up for 

trial 
during the 

year

No. of 
Polk:» 

Personnel in 
whose cases 

with-drawn 
or other-

W ISo

disposed of

No. Of 
Personnel 
in whose 

cases trial 
was 

completed

No. Of Police 
Personnel 

Convicted Acquitted

1 2 11 12 13 14 15

States:

1. Aruttira Prad«$h 140 10 9 2 7

2. Arunachal Pradesh 19 1 1 0 1

3. Assam 10 1 11 0 11

4. Bihar 148 37 5 1 4

5. Goa 2 0 3 0 3

6 . Gujarat 390 27 30 5 25

7. Haryana 1 0 0 6 0

8. Himachal Pradesh 6 3 0 0 0

9. Jammu & Kashmir 5 7 0 0 0

10. Karnataka 58 S 2 0 2

11. Kerala 50 8 4 1 3

12. Madhya Pradeeh 36 1 3 0 3

13. Maharashtra 288 23 42 10 32

14. Manipur 0 0 0 0 0

15. Meghalaya 0 0 0 0 0

16. Mizoram 3 0 2 1 1

17. Nagaland 4 1 2 0 2

18. Orissa 30 9 6 1 5

19. Punjab 70 5 13 1 12

20. Rajasthan 52 8 2 ■ 0 2

21. Sikkim 0 0 0 0 0
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1 2 11 12 13 14 15

22. Tamil Nadu 37 12 9 2 7

23. Tripura 0 0 0 0 0

24. Uttar Pradesh 187 11 8 1 7

25. West Bengal 12 4 2 0 2

Total States 1S48 173 154 25 129

Union TerrttoriM:

26. A & N Islands 7 0 1 1 0

27. Chandigarh 0 1 0 0 0

28. Dadra Nagar Havel! 0 0 0 0 0

29. Daman & Diu 0 0 0 0 0

30. Delhi 5 0 0 0 0

31. Lakshadweep 0 1 0 0 0

32. Pondicherry 3 0 0 0 0

Total (UTs) IS 2 1 1 0

Total (All-India) 1563 175 155 26 129

SI. State/UT Departmental AcUon/Punlshment

No. No. of Police Personnel No. Of PoNoe Personnel

Against
whom

dlsclplinaiy
action

initiated

in 
whoee 
cases 
with­
drawn 

or other 
wise 

disposed of

In
whose
cases
trial
was

completed

Dismissed/
removed

from
senrice

Major
punishment

■WBIIWU

Minor
punishment

awarded

1 2 16 17 18 19 20 21

States:

Andhra Pradesh 1813 670 11 33 220 1512

Arunachal Pradesh 74 9 3 1 6 12

3- Assam 60 16 13 1 9

4. Bihar 930 208 417 40 363 293
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1 2 16 17 18 19 20 21

5. Goa 70 40 27 0 4 23

6. Qujarat 1454 98 478 72 238 12177

7. Haryana 15 0 0 1 5 7

8. Himachal Pradesh 141 3 20 2 49 113

9. Jammu & Kashmir 1192 509 375 53 333 963

10. Karnataka 1232 148 220 22 39 930

11. Kerala 748 88 186 9 52 323

12. Madhya Pradesh 2032 109 1923 78 808 1037

13. Maharashtra 789 90 207 90 590 9075

14. Manipur 0 0 0 0 0 1

15. Meghalaya 9 4 3 0 38 8

16. Mizoram 60 1 55 6 37 12

17. Nagaland 22 3 11 0 10 0

18. Orissa 30 2 2 1 0 6

19. Punjab 1472 69 642 137 1312 1106

20. Raiasthan 6882 1834 4679 87 4234 358

21. Sikkim 24 3 0 0 10 11

22. Tamil Nadu 1100 309 368 38 391 608

23. Tripura 42 0 12 3 27 1

24. Uttar Pradesh 1814 235 1579 23 168 1388

25. West Bengal 262 39 3 0 4 222

Total States 22267 4487 11234 697 8947 30241

Union TMTlteriM:

26. A & N Islands 30 3 31 3 9 19

27. Chandtgart) 208 5 114 8 33 9

28. Dadra Nagar Haveli 0 0 0 • 0 0 0

29. Daman & Dki 5 0 0 0 0 0
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1 2 16 17 18 19 20 21

30. Delhi 89 0 0 129 441 1850

31. Lalwhadweep 0 0 0 0 0 0

32. Pondicheny 43 13 10 2 1 17

Total (UTs) 375 21 155 142 484 1895

Total (All-India) 22642 4508 11389 839 9431 32136

Source: Crime In India 
Note: Figures are provisional

[Translation]

Allocation of Funds to Unlv«r«ltlM

4653. YOGI ADITYA NATH: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) the funds allocated to the universities during the 
Ninth Five Year Plan for advancement of science & 
technology in the country;

(b) wtwther the funds allocated during the said period 
were not sufficient;

(c) if so, whether ttw Govemment propose to allocate 
more funds for the purpose during the Tenth Five Year 
Plan; and

(d) if so, the State-wise funds proposed to be 
allocated for the purpose, particularly to Uttaranchal and 
Uttar Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) to (d) Various agencies are extending project 
based financial assistance to the universities for 
advancement of science & technology. However, the 
information with regard to UGC is as fdlows:-

An amount of Rs. 263.73 crores was provided to the 
University Grants Commission (UGC) for allocation to the 
univerBitlea and colleges during the IXth Plan exclusively

advancement of science and technology and research. 
Apart from it. UGC is also allocating additional funds

under other schemes for this purpose. However, necasalty 
of additional funds is often projected by various 
universities. The allocation of funds to the universKiee 
and colleges during the 10th Five Year Plan shall be 
decided by UGC dependng upon ttie number of propoaala 
which shall be receded and the availability of funds.

[English]

Foreign aaalatance under DPEP

4654. SHRI RAGHUNATH JHA: WHI the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state;

(a) the details of the foreign assistance received/and 
utilized under the District Primaiy Education Programme 
(DPEP) during the Ninth Five Year Plan;

(b) whether the foreign assistance received during 
the said period has been fuHy utilized and aims and 
objectives of the programme have been achieved;

(c) if so, the details in this regard; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) The position of total external assistanoe 
tied up for the District Primary Education Programme 
(DPEP) upto 31.3.2002, expendMure incurred during the 
Ninth Plan Period (1997-98 to 2001-2002) and 
reimbursement received from external funding agencies 
is as under-
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S.
No.

Funding Agency Total 
extemal 

assistance 
tied up

Expenditure 
(1997-98 to 

2001-02)

Reimbursement 
received from 

funding agencies 
(1997-98 to 2001-02)

1. World Bank (IDA Credit) 5137.00 3224.54 2689.44

2. European Commission (EC) 623.00 323.79 623.00*

3. Department for International 
Development (DFID). U.K.

927.00 272.04 231.23

4. Netherlands 215.00 98.70 81.11

5. UNICEF 36.00 11.19 10.74

Total 6938.00 3930.26 3635.52

‘Entire EC Grants tuu t>«en received In advance.

(b) to (d) Under the project parameters of DPEP, 
expenditure Is initially incun̂ d by the State Implementation 
Societies out of the grants released by the Qovemment 
of India and the State Qovemments, which is subsequently 
reimbursed by the extemal funding agencies to the extent 
of 85% of the expenditure. The DPEP projects In the 
States and expansion of the programme in additional 
districts were sanctioned In different phases. The progress 
of expenditure and utilization of extemal assistance, 
therefore, depends upon the different stages of the 
programme Implementation. Moreover, the programme in 
the various States Is still under implementation and the 
committed extemal assistance for the project is to utilized 
by the end of tlie project periods.

The projects of the various Joint Review Missions, 
Mid-Term in l̂epth review of prĉ ect and studies conducted 
from time to time have brought out that the programme 
Is moving towards achieving its objectives. The programme 
has resulted in significant improvement in enrolment, 
improvement in learning achievement, reduction in 
repetition rates, Increased community involvement, 
iniprovement In classroom processes etc. About 21,000 
new schools and 67,000 Alternative Schooling Centres 
have been opened under the project. Besides, about the
20.000 school buildings, 31,000 additional classrooms,
11.000 drinking water facilities, 26,000 toilets and 10,000 
academic resource centres have been constructed under 
the programme.

[Translation]

Spying by Chinese

4665. SHRI SUNDER LAL TIWARI:
SHRI SATYAVRAT CHATURVEDI:

wni the Minister of HOME AFFAIRS be pleased to 
state:

(a) whether attention of the Govemment has been 
drawn to the news-item captioned ‘IB Ne Mangi Tlbt>atioan 
Ki suchi chini jasoosoan ke anne ki suchana* appearing 
in the ‘Dalnik Jagaran’ dated March 24, 2002;

(b) if so, whether the Qovemment have made any 
Investlgatton In this regard; .

(c) if so, the outcome thereof;

(d) whether the Qovemment have taken up this matter 
with the Govemment of China; and

(e) If so, the details thereof and if not, the reasons 
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I.D. SWAMI): (a) Yes, Sir.

(b) As per available reports, the Govemment has no 
such information.

(c) to (e) In view of (b) above, does not arise.

Amount Spent on Welfare of Sclieduled Tribes

4656. SHRI RATILAl. KALIDAS VARMA: WHI the 
Minister of TRIBAL AFFAIRS be pleased to state;

(a) the funds spent on the welfare schemes for the 
people betonging to Scheduled Tribes during the Ninth 
Five Year Plan, Year-wise, scheme-wise and State-wise;

(b) whether there is a proposal for allocating 
more funds for these schemes during the Tenth Five 
Year Plan;
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(c) if 80, the details thereof, Scheme-wise and State- 
wise; and

(d) the funds out of it liltely to be spent on the 
welfare of the people belonging to Scheduled Tribes, 
particularty in Gujarat, State-wise?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) The information is being collected and wm 
be laid on the TatHe of the House.

(b) to (d) The scheme-wise allocation of funds for 
the year 2002-2003 of Ministry of Tr«Ml Aftairs is given 
in the statement endoeed. Funds are released to the 
State Qovemments on the basis of proposals received.

SiMsmenf

Schematise allocation of Funds for 2002-2003

(Rs. in crors)

S. Name of the Scheme/Item Approved outlay
No. for 2002-2003

1 2 3

1. Special Central Assistance to Tribal Sub Plan 500.00

2. Article 275 (1) 300.00

3. Post-Matric Scholarship 66.00

4. Girls Hostel for STs 13.00

5. Boys Hostel for STs 11.00

6. Supporting project of All-India or Inter-State nature 0.50

7. Price Support to TRIFED 6.00

8. Research & Training 4.00

9. Educational Complex 8.00

10. Vocational Training in Tribal Areas NGO 1 

State Govt .

1Z00

11. Grant-in-aid to S.T.D.C.Cs 14.00

12. Assistance to Vol. Orgns. 30.00

13. Grain Banks scheme 20.00

14. Dev. of Primitive Tribal Group 20.00

15. Coaching and Allied 1.50

16. Book Bank 1.50

17. Upgradatkm of Merit 0.99

18. Natk>nal Instt. of Tribal Affairs 3.50

19. Ashram Schools in Tribal Sub Plan Areas 14.00

20. Lumpsum provision of N. East 29.00

21. Informatton & Mass Medta 1.50
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1 2 3

22. Special Incentive to NGOs 0.50

23. Exchange of visits by Tribal Communities/delegates 0.50

24. State Tribal Dev. Fin. Dev. Corp. 2.00

25. Investment in TRIFED 0.01

26. National ST Finance & Dev. Corporation 30.00

27. Organisation of Tribal Festival 0.50

Total 1090.00

Not*; 1. State-iMtM allocation Is made only In respect of schemes mentioned at S.No. 1 and 2. State-wise allocation In respect of
these two schemes for the year 2002*2003 is yet to be finalised.

2. State-wise allocation is not made In respect of other schemes wherein Fund Is released on the basis of proposals received.

[En^ish]

Suicide Cates

4657. SHRI P.R. KYNDIAH: Will the IVIInlster of 
HOIME AFFAIRS be pleased to state:

(a) whether there has been a large number of cases 
of suicides among highly educated persons as well as 
people belonging to low income group in the capital during 
the recent months;

(b) if so, the number of cases registered during each 
of the last three years and till date; and

(c) the action talcen by the Government to address 
the problem in the proper prospective so as to minimise 
such cases of suicides?

THE MINISTER OF STATE IN THE Î INISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) As 
per the infomnation available with Delhi Police, the number 
of suicides reported from amongst the lower income group 
was higher than the number of such cases from middle 
or higher income groups.

(b) The number of suicide cases reported in 
during the last three years was as tciiows:

Delhi

Year Number

1999 996

2000 1056

2001 960

(c) A person is driven to take the extreme step of 
suicide because of complex psychological and socio­
economic reasons. Such deviant behaviour can be 
controlled only through strong familial ties; counselling by 
the peer group; and socio-economic development in which 
the police do not have much role to play.

[Translation]

Pharmaceutical Units

4658. SHRI VISHNUDEO SAI: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state:

(a) the number of pharmaceutical units in the country, 
State-wise;

(b) the number of units out of these have been 
registered under the Small Scale Industries;

(c) the number of times approximately the quality 
control tests of the ntedicines manufactured by these units 
have been conducted during the last three years; and

(d) the details of action taicen against the 
manufacturers manufacturing sub-standard medicines 
alongwith their details and manufacturing the names of 
such drugs, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE): (a][ and (b) A large number of 
pharmaceutical units both in the organised sector and in 
the small scale sector are operating in the country. State- 
wise breai( up of these units is not centrally maintained. 
There is no central registration system for small-scale
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sector. The small-scale units are being registered by their 
respective State Directorate to Industries.

(c) Linder the provisions of Drugs and Cosmetics Act 
1940 and Rules thereunder, the State Govts, have been 
empowered to enforce quality of dnigs indudbig monitoring 
of manufacture, sale and distribution of dmgs. Ths 
enforcement of quality control of drugs and 
phannaceuticals is regulated by a system of licensing by 
the State Govts. As per infonnation available from the 
State Ucensing Authorities, the number of samples tested

for quality during the period 1997-98 to 1999-2000 Is 
given below;

Ysar Samples

1997-98 32936
1998-99 38936

1999-2000 35570

(d) Infomnation to the extent available from the State 
Ucensing Authorities is given in the Statement enclosed.

Stat9m»nt

Name of the chemlsts/nrmnufacturers against whotn action has been taken tyy the Hcenaing 
authorities for selKng not of standtad quality drugs htfrUighg Dmgs 

and Cosmetics Rules for ttw period 1999-2000 and 2000-2001.

Name of the 
State

S.No. Name of chemist Name of manufacturer Action taken

1 2 3 4 5

Karnataka 1. (1) Sri Kashinath, Prop, and 
Qualified Person of M/s 
Shivaleeia Medksal and 
General Stores, Bagdal, 
Bidar OistL

M/S Blession Chemicals 
and Pharmaceuticals, 
Vijayawada, A.P.

Prosecutkm 
' launched.

2. (2) Dr. K.K. Chandappa, 
Managing Director, and 
Shri K.H. Dhananajaya I/C 
of M/s Vishwabharathi 
Nursing Home Hanumantha 
Nagar, Bangalore

M/s Lyovak i ^ ,  26, 
Jaffert)hoy indl. Estate, 
Bombay-59.

M/s Oxford Li^; 
Nklamanure

M/s E-Merk (1) Ltd. Dr. 
Anne BesanI Road, 
Woili, Bombay-18.

Prosecution
launched.

Goa 3. 1. Smith Stanistreet 
Phannaoeultoals Ltd, 
618 Convent Road, 
Kolkata

Prosecutkm
launched.

4. 2, Bright Dmg 
Industries Ltd., 45-A, 
Sector F, Sanwar 
Road, Indors 4S2003.

Prosecutkm
launched.

5. 3. Osho Pharma PvL 
Ltd., Ahmedabad,
Guwat

ProMcution
launched
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Andhra
Prad«8h

7.

9.

M/8 Ganesh Medical 
Agencias, Tirupathi and its 
partners and 
M/s Omkar Medical,
Vijayawada and its partners 
M/s Omltar Medical,
Vijayawada and its partners 
and M/s Qanesh Medical 
Agencies, Tirupati M/s Ganesh 
Medical Agencies, Tirupati

i) M/s Sairam Medical 
Agencies, Hyderatwd

ii) M/s Stiraajaneya 
Medical Agencies, 
Narasaraopet

ill) M/s Vinayaka Medical 
Agencies, Ongole,

(iv) M/s Maruti Medical and 
Fancy Stories, Addanki

V) M/s Medi Aids Phanna 
Distributors, Malaiqseta, 
Hyderabad

i) M/s Renuka Medical 
Corporation, Chirala

ii) M/s Sree Enterprises, 
Guntur

iii) M/s Sun Rise Phanna, 
Guntur

iv) M/s Sree Balaji Pharma 
Distributors, Secunderabad

V) M/s Prasad Medtoals, 
Chirala

Vi) M/s Ram Medk l̂s, Tenali

vii) M/s Vigneswara, Medk»l 
Agencies, Guntur

vHi) M/s Ch. Ganadisetty 
Medteal Stores. Chirala

ix) M/s Sri Devi Distributore, 
Tenali

i) M/s Sal Ram Medk»l 
Agencies, lndert>agh, 
Hyderabad and 03 othere

M/s Korten
Phannaceuticats,
Thane

M/s Korten
Phamiaceutteals,
Thane

M/s Synbiotics Ltd, 
Baroda

Charge Sheet 
filed on
30.12.2000

Prosecution 
ordered on
30.8.2000

Charge Sheet 
filled on
16.5.2000

M/s Synbiotics Ltd, 
Baroda

M/s Dr. Reddy’s
Laboratories,
Hyderabad

Charge Sheet 
filled on
30.12.2000

Prosecution 
order issued

M/s Glaxo India Ltd. by 
M Capsulation 
Servrees Ltd. Mumbai

Charge sheet 
fmed
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10.

11.

12.

13.

li) M̂ s Sai Sarath Pharma, 
VQayawada

M/s Srinivasa Medical 
Agencies, Tenali 
M/s Srivasavi Pharma 
Distributors, Hindpur and its 
partners.

i) M/s Sri Sivashaicti Pharma, 
IHyderatMid

ii) M/s Citizen Phanna 
Distributors, Ongole

iii) M/s Ragavandra Medical 
Agencies, Vijayawada

iv) l^s Hari KIran Medical 
Agencies, Nandyal

V) M/s Bhagwan Medicals, 
Cuddapah

Vi) M/s Girira) Textiles, New 
Delhi

M/s Praveen Agencies, 
Inderbagh, Hyderabad

M/s Sai Agencies, Afzaigung, 
Hyderabad

Sri Rai<esh Shamw, Jambagh. 
Hyderabad

I) M/s Bhavya Medfcal 
Agencies, Ongole

U) M/s Sri Ramaltfishna 
Medical Agencies.
Tenali

Ki) M/s SanjeevanI 
Medicines.
Narasaraopet

iv) M/s Sai Med Systems, 
VIshakhapatnam

V) M/s Hariita Medical 
Agencies. Ongole

Vi) M/s Adllakshml 
Medical Agencies.
Quntur

M/s Qennan Remedies.
Mumbai
-do-

-do*

Prosecution 
ofdered Issued 
■do-

-do-

M/s Smith KNne 
Beedtam Asia Pvt Ltd. 
Mysore

-do­

M/s Cadlla Health Care 
Ltd.. Ahmedabad

M/s Kars Labs Pvt Ltd. 
Qoa

Charge sheet 
ned

Proeecution 
order issued

Charge sheet 
filed

Proeecution 
order issued
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1 2 3 4 5

14. M/s Venkateshwara Medical 
Syndicate, Bhimavaram

M/s Oscar
Pharmaceuticals Pvt., 
Ltd., New Delhi

Charge sheet 
filed

16. M/s VonKateshwara Medical 
Corporation Tanuku & M/s 
Nava Jyothi Medical Hall 
Tanuku

M/s Oscar
Phannaceutlcals Ltd., 
New Delhi

Charge sheet 
ffled

16. M/s Teja Medtoal Agencies, 
Vijayawada

M/s S.P. Pharma, 
Hyderabad

Charge Sheet 
filed

17. M/s Om Sri Sai Ram Medteal 
Agencies, Narasaraopet

M/s Aristo
Pharmaceuticals Ltd., 
M.P.

Charge Sheet 
filed

18. i) Vishnu Priya Medical 
Corporation, Ongole

ii) M/s Vamsee 
Pharmaceutksals, 
Narasaraopet

Hi) M/s Sivakameswan 
Medical Agencies, 
Narasaraopet

iv) M/s Vijaya Lakshmi 
Medical /Agencies, 
Narasaraopet

M/s BkMIe Sawyer Ud. 
Mumbai

Prosecution 
order issued

19. M/s Sri Medksal and General 
Stores, West Marredpally, 
Sec, t>ad

M/s. Ranbaxy 
Laboratories Ltd.,

Prosecution 
order Issued

20. M/s Sri Medical and Gerteral 
Stores, West Marredpally, 
SeCbad

M/s Dr. Redd/s 
Laboratories Ltd., 
Hyderabad

ProsecutkMi 
order issued

i) M/s Subash Pharma, 
Hyderabad 

H) M/s Balaji Medical 
Corporatton, Sec’bad

M/s Dr. Reddy’s 
Laboratories Ltd., 
Hyderabad

Prosecution 
order issued

iH) M^ Sun Rise Phamia, 
Guntur

21. M/s Gupta Pharma 
Distributors, Hyderabad

M/s Martin and Hanris 
Laboratories Ltd, 
Gurgaon, Haryana

Charge sheet 
filed

22. M/s Sri Venkateshwara 
Medk»l and General Stores, 
Makhtal, Mahboobnagar. and 
02 partners

M/s Hoeschst'Roussel 
Vet Pvt. Ltd., Mumbai

Charge sheet 
filed
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M/s Prakash Medical 
Agencies, Nellore

M/s Hoeschat Roussel 
Vet Pvt Ltd., Mumbai

Chaiga sheet 
ned

23. M/s SVR Medical Agencies, 
Karimnagar

M/s Win Medicare, 
Modi Puram

Charge sheet 
filed

24. M/s SVR Medical Agencies, 
Karimnagar

M/s CadHa Health Cara 
Ltd., Ahmedabad

Charge sheet 
fHed

25. M/s Laxmi Medical 
Distributors, Vijayawada

M/s Hicto Phamia, 
Vijayawada

Charge sheet 
ffled

26. 1 8̂ Ahalya Medical and 
General Stores, 
Maachilipatanam

M/s Mahaveer
Laboratoras,
Hyderabad

Charge sheet 
filed

27. M/s Sri Subba Guru Yogendra 
Bottles and Phannaceuticals, 
Vijayawada

M/s AMK 
Pharmaoeutioais 
Laboratories, Cuttack

Charge sheet 
fHed

26. M/s l-axmi Venitata Ramana 
Medical and Facny Stores, 
Narasaraopet

M/s Brufin Laboratories, 
Gujarat

Charge sheet 
filed

Himachal
Pradesh

29. M/s Thakur Medical Stores, 
Pahar Mandi, H.P.

M/s Sanjivani 
Parentrals, Navi 
Mumbai

Proeecution
launched

30. I^s /Vman Medical Stores, 
Bilaspur H.P.

M/s Torque 
Pharmaceuticals Pvt 
Ltd., Patiala,
Punjab

Proeecution
launched

31. M/s Noble Traders. Mandi, 
H.P.

M/x /Vxen Labe Pvt. Ltd., 
Nasfta, Punjab

Proeecutton
launched

32. M/s Qupla Medical Store, 
Rewalsar, Mandi H.P.

M/s Dueful Labs Pvt 
Ltd., Jaipur, Rajasthan

Proeecution
launched

33. M/s Chaudhary Medical Store, 
Gohar, Mandi H.P.

W t Viva Labs Pvt Ltd.. 
Kak)l, Mehsana,
Gujarat

Proeeoutton
launched

34. M/s Themis Chemicals Vapi, 
Gujarat

M/s Him Medteal Store, 
ManaN, KuNu, H.P.

Proeecutton
launched

Haryana

35.

36.

M/s Kim Pharma Pvt Ud., 
Ambala Cantt (Haryana)

Sh. Sunil Kumar, BWwani

M/s Chaudhary Medk»l 
Store, Kulu H.P.

M/s Medteura, Bhiwani

Prosecution
launched

Proeecutton
launched

37. Sh. SunH Kumar, BWwanl lyVs Ives Onigs India. 
Dhar (M.P.)

Proeecutton
launched

38. Sh. Paitap Singh, Haiyana 
Medical Store, Matloda. 
Panipal

M/s Pan Phanna. 
Guarat

Proeecutton
launched



t679 Writtm Answer APRIL 23, 2002 10 Q ue^km  1680

1 2 3 4 5

39. Sh. Partap Singh, Haryana 
Medical Store, Matoda, 
Panipat

M/s Bio-Kern Labs, 
New DeIN

Prosecution
launched

40. Sh. Partap Singh, Haryana 
Medical Store, Matloda, 
Panipat

M/s Excel
Phamwoeutlcals Pvt. 
Ltd., Thane (MS)

Proeecutkm
launched

41. Dr. Jille Singh, HIsar Not lebelled Prosecution
launched

Delhi 42. M/s Raj Medicos, Bhagirath 
Place, Delhi

M/s Nutek LatMtatorles, 
Bhiwadi

Prosecution
launched

43. M/s KamakJeep, Bhagirath 
Place, Delhi

M/s Crystal
Pharmaceuticals,
Ambala

Prosecutkm
launched

44. M/s Royal Phanna, Bhagirath 
Place, Delhi

M/s Gene Pharma,
Phannaceuticals,
Delhi

Pennlsskm to 
manufacture 
the dnjg 
withdrawn

45. M/s Narula Medicos, Madangir, 
New Delhi

M/s U Phannaceuticals 
Pvt Ltd. Jaunapur, New • 
Delhi

Manufacturing 
permission 
suspended for 
one month

46. M/s Shree Medical Store, 
Navin Shahdra, Delhi

M/s /Mpha
Phcumaceutlcals,
Faridat>ad

Manufacturing 
permission 
suspended for 
two months by 
DC Haryana

47. M/s Modem Agencies, 
Bhagirath Place, Delhi

M/s U.K. Phamia, 
Shahdia Delhi

Manufacturing
permission
cancelled

48. M/s Naveen International, 
Paharganj, New Delhi

M/s umsuie Pvt. Ltd. 
Indl Area, Sonepat

Prosecutton
launched

49. M/s Akay Agencies, Bhagirath 
Place, Delhi

M/s Glynene
Phannaceuticals,
Chandlgaiti

Mfg penmisskm 
withdrawn by 
DC Chandis^

50. M/s Durga Medical Store, Inder 
Purl, New Delhi

Purported to be mfd t>y 
M/s Elder 
Pharmaceuticais 
Ltd.
New Bombay

Prosecution
laundied

51. M/s Modem Agencies, SarojinI 
Nagar, New Delhi

M/s Bali Research 
Pharma, Delhi

Mfg finfn warned

52. M/s Super Bazar, Connaught 
Place, New Delhi

M/is Alpine Industries, 
New Delhi

Mfg pemiisskin 
cancelled
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Qujarat 53. Mte J.P. EntoiprtoM, 
Ahmedabad

M/S Hindustan 
Medteines Product, 
BarounI

ProeecuMon
iMincnM

54. M/k J.P. Pharma, Ahmedabad M/s Hindustan 
MOGNCIfwS rroauci, 
Barounl

Pfosdciitlon
launched

55. M/s Ashok Chemist, Badodara Î A/b Shabnan 
Pharmaceuticals Pvt. 
Ltd.. Vadodara

PraAMsuHon
launched

56. M/s Bhanich Medical Agency, 
Bhaiuch

M/s Hindustan 
Medicines Product, 
Barounl

ProeecuUon
launched

57. M/s J.P. Enterpfises, 
Ahmedabad

M/s Hindustan 
Medicines Product, 
Barounl

Prosecution
launched

56. M/s J.P. Phamria, Ahmedabad M/s Hindustan 
Me<«cines Product, 
Barounl

ProeecuUon
launched

59. M/s Mahavir Medical Stores, 
Vesma, Navasari

W  Royal Pharmacy, 
Qandevi, Navasari

Proeecution
launched

60. M/k Maniti Medical Corpn, 
Bhavruigar

M/s CHHton 
Laboratories Pvt Ltd., 
Vasai, DIst Thane

Prosecution
launched

61. M/s Patel Drugs House, 
Bhavnagar

M/s Cliffton 
Laboratories Pvt Ltd., 
Vasai, DisL Thane

Proeecution
launched

62. M/s Ramnath Medical AgerKy, 
Ahmedabad

M/s Cliffton 
Laboratories Pvt Ltd., 
Vasai, OisL Thane

Proeecution
launched

63. M/s Medteal Supply Co. 
Mumbai

M/s CWfton 
Laboratoriee Pvt Ltd.. 
Vasal, DM. Thane

Prosecution
launoched

64. M/s ShrijI Medical Stores, 
Qdhara, Bhavnagar

M/s AKR
Ptiarmaceuticals.
Barounl

Prosecution
launched

65. M/s JP Enterprises, 
Ahmedabad

M/s Rathi Laboratories 
(Hindustan) Pvt Ltd.. 
Patna

Proeecution
launched

66. M/s VORA Medteal, Vyw« M/s P«co Pharma Pvt 
Ltd., Kanpur

Prosecution
launched

67.
Supply, Ahmedabad

M^ RaIN Laboratories 
(Hindustan) Pvt. Ltd., 
Patna

Proeecution
launched
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Jammu and 68. 
Kashmir

M/a Untvareal Trading Corpn., 
Jamia M a ^ , Srinagar

M/s Biomedica Int. 
Bthadia, Punjab

Prosecution
launched

69. M/s Jawa Enterprises, 
Srinagar

M/s Asian Surgicals 
Droning Corpn., Kanth, 
Moradabad

Prosecution
launched

70. M/s Zahoor Enterprises, 
Baramulla

M/s Signit Lab Pvt. Ltd., 
212, Aggamagar, 
Ludhiana

Prosecution
launched

71. Pulwama HoapHal M/s Core Healthcare, 
Rajpora, Gî arat

Prosecution
launched

72. M/s S.D. Hospital, Kupwara M/s Paam Prosecution 
Phannaceuticals A-37/1, launched 
Indl Area, Sikanderabad-U.P.

73. Qovt. Hospital, Gandhi Nagar, 
Jammu

M/s Associated Pharma 
Wotto Kirti Nagar, New 
Delhi

Prosecution
launched

74. Shri Madan Lai r/o Hiranagar 
Diet Kathua

— Prosecution
launched

75. M/s Sharma Medical Halt, 
Jorulan, Jammu

M/s Medicare Behind . 
Hichem, Bhiwani

case is being 
processed for 
launching 
prosecution

Punjab 76. Name of person not stated M/s Medicura Behind 
Hichem Bhiwani

Prosecution
launched

77. M/s JP Hospital, Hoehiarpur 
(Pb)

Name of manufacturer 
not stated

Prosecution
launched

76. Sh. Taranjit Singh s/o Piara 
Singh & Sh. Satinder Singh s/o 
Sh. Wassan Singh, ViHagar 
Meeta Suriya, Qurdaspur (Pb)

Name of manufacturer 
not stated

Prosecution
launched

79. Name of pereon not stated M/s Qold Star 
Pharmaceuticals Pvt. Ltd., 
VIII. Dagru, 1 Ferozpur 
Road, Moga

Prosecution
launched

80. Dr. K.N. Sharma s/o Sh. Suraj 
Bhan, owner of Shanna 
Nursing Home, Kakkanwal 
Chowk, Dhuri Distt Sangrur

Name of manufacturer 
not stated

Prosecution
launched

61. Sh. Ram Qopal s/o Sh. Hukam 
Chand. Pro. Qopal Clinic 0pp. 
PHC Dhanaula, Sangrur

Name of manufacturer 
not stated -

Prosecution
launched
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82. Nama of parson not stated M/S Ventex 
PharmaoauUcals (1), 
Patiala

PfOSSOUtlOO
launchwl

83. Delhi Ktedlcal Store, Name of manufacturer Proaecutton
Dllkhusha mailwt, Jalandhar noi ranoQ launched

84. M/s Devendra Medical Hall, Name of manufacturer Proeecution
Bhghichi Hat Ram. Patiala not stated launchwl

85. M/s Shyam Poly CNnic, Name of manufacturer ProaacuUon
Nursing Hohm, Trunk Maikat, not stated launched
Rajpura, Patiala

86. Name of pereon not stated M/s Skylsons Latw Pvt Proaeoutton
Ltd. Rohtak Road, 
Qohana (Haryana)

launched

87. M/s Aman Pharma Agency, M/s Hoechest Morion ProseouUon
Pindi Street. Ludhiana Roussel Ud. Mumbai launched

88. i) Qajinder Pal Singh s/o Name of manufacturer Prosecution
Mukhand Lai, Pindi Street, not stated launched
LudNana

y) M/s Bhai Ji Traders,
Bhagirath Place, Delhi

89. M^ Pavlltar Medical Han, Name of manufacturer Proeecutkm
Jalalabad, Ferozpur not stated launched

90. Name of person not staled iMl/s Metre Pharma, Prosecutton
Mohan Distt. Ropar launched

91. Sh. Mohammed Rafk̂  s/o Name of manufacturer Prosecution
Mohammed Sadki r/o Vi«. NaHII 
PO Manya Kot, Rajouri (J&K)

not stated launched

92. Sh. Qurdarshan Singh s/o Name of manufacturer Proeecutkjn

i QunMal Singh, VH. Pahra 
Qurdaspur

not stated launched

93. Sh. Surlndar Singh s/o Sh. Name of manufacturer Proeecutkjn
Ninnan, Singh, Prop. M/s Jagjit 
Medtoal Store, Naushera 
Majha Singh DistL Qurdaspur

not stated launched

94. Sh. Qurdial Singh s/o Sh. 
Puran Smgh. VPO Manwala, 
Distt Amittsar

Name of mani4acturer 
not stated

rroeecunon
launched

95. M/s Mahta Medical Storse, 
Kotal̂ ura Distt. Farktekot

(j) M/tt Adsieon 
Phamiaoeuticals, 
Falshgait) Churian 
Road, Amritsar

Proeecutkm
launched

(H) wu» PMltMi Pharm*. 
Bhaynda
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Orissa 96. M/s Dayal Enteiprises, 
Managalbaga, Cuttack

(i) M/S New Bengal, 
Dmg House, 
Rambari Ghosh 
Lane. Calcutta

(ii) M/s Apex 
Pharmaceutical, 
New Indl. Estate 
Jagalpur, Cuttack

Prosecution
luanched

Rajasthan 97. W.H. Phamnaceuticals 
(Pvt. Ltd., Malanpur (M.P.)

Prosecution
launched

98. M/s Indira Hath Kargha 
Vastra Utpadak 
Sahakari Samiti Ltd., 
Jaipur

Prosecution
launched

99. M/6 Bhargav 
OistritMition, Jaipur & 
M/s R«4mal Vijayraj 
Dangi, Sri-Oungargarh

M/s
R.S. Phannaceutteals 
Jaitpura, Jaipur

Prosecution
launched

100. M/s Modem Handkwm 
Producers Co-operative * 
Society Ud, Jaipur

Prosecution
launched

101. M/s Simco 
Rsmedies, Dawa 
Bazar, Indore, M/s 
Meditrade Agencies, 
Dawa Bazar, Indore and 
M/s Jain traders, 
Mangalpura,
Jhalwara.

M/s Systochem 
Laboratories Ltd., 
Qhaziabad

Prosecution
launched

102. M/s Jai Ambey 
Medicals, Kota

M/s Remedies 
Pharmaceutk»ls (1) Ltd.. 
Delhi

Prosecution
launched

103. M/s New Anglo 
Medical Hall, Ajmer

M/s Hindustan Pharma 
Pvt. Ltd.. Quarat

Prosecution
launched

104. M/s MedI Pharma, 
Alwar and M/s. 
Victory
Pharmaceuticals 
Distributor, Kota

M/s Qlynore
Phamoaceutloals,
Chandigarh

Prosecution
launched

105. M/s Jain Agency, 
Jaipur and M/s 
Khatri Distributor. 
Hindaun City

M/s Quarat Turce 
Laboratory, Mehsana

Prosecutton
launched
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106.

Kerala

Mizoram

Assam

107.

108.

109.

110.

111.

112.

113.

114.

115.

116.

117.

118. 

119.

M/s Parasnath 
Medical Corner,
Banswara, M/s.
Manlsh Drug Distritxitor, 
Banswara Maheshwari 
Medical Agencies, Ratlam 
and M/s Swastick Medical 
Agencies, Indore

M/s Qanpati 
Medicos, Beawar 
Medicals, Ajmer

M/s /Vshish Medical 
& General Store,
Partapur (Banswara)

M/s Mittal Distributor,
Bikaner

M/s Nainani 
Medteo, Kota & M/s 
Janta Medical Hall,
Bundi

M/s Indian Medical 
Hall, Jaipur and M/s 
Nagpal Agencies, 
Hanumangart)

Shri Bhagwan Das 
Rathi, Bhlnmai,
Jatore
M/s Surendera Medical 
Agencies, Sriganganagar 
and M/s Jaishri Phamia 
Distributor, Jaipur

M/s Sarabhai Chemicals, 
Jaipur, M/s Uni Pharma 
Distributor, Jaipur and M/s 
Jubli Medkal Store, Jaipur

M/s Micromedico, T.D. Road, 
Emakulam

Lalbiakvela M/s Orient 
Medico, Bawngkawn,

C. Dartojnga M/s New 
Phamiacy, New Maritet

L̂ bnalswami M/s LC. Drugs 
Store. Thuampui
M/s Amar Pharmaceuticals, 
Silapattar, Distt. Lakhimpur

M/k Home Phamracy, 
Indore

Prosecution
laundwd

M/s Hawei Cap. India 
Ltd.

M/s Diena Phanna* 
/̂ nkaieshwar

M/s Qujarat Medk»ls Pvt. 
Ltd., Ahmedabad

M/s Bounrough Welcome 
(i) Ltd., Mumbai

M/s Keimen Medksines ■ 
PvL Ltd., Mumbai and 
M/s Key-West Medkdnee 
Pvt. Ltd., Mumbai

M/s Sun^ 
PharmaceutkMis

M/s Parth Parentals

Prosecutkxi
launched

ProeecutkMi
launched

ProeecuMon
launched

ProeacuUon
launched

Prosecutkin
launched

ProeecutkNi
launched

ProeecutkNi
launched

M/s Treffer Pharmaceuticato, Prosecutton 
Navsari launched

M/s Vikram Laboratories, 
Muzaffar Nagar

M/s Mandar Pharma

M/s Mandar PhamM

M/ft Mandar Pharma

M/ft M. Medteme Traders 
Pvt Ltd., Meerut-2

Case has
registered

Prosecution
launched

Prosecution
launchMl

Proseculton
launched

Subiudtoed 
under C J M 
ouit
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120. M/s Surgical Pharma, 
S.C. Qoswaml Road, 
Quwahati

M/s M. Medicine 
Traders Pvt. Ltd., 
Meerut-2

Subjudiced 
under C J M 
Court.

121. Passed from one 
Mr M.K. Goswami 
(Vendor) from Nagaon

M/s Seth Pharmaceuticals 
(P) Ltd.. Calcutta

Sutqudiced 
under C J M 
Court

Tamil Nadu 122. M/s Shalom
Medicine, Sri Ram Nagar, 
West Tanbaram, Chennai 45

Cancellation of 
licences in Form 
25 and 28 and 
prosecution 
launched

123. M/s Crystal Pharmaceuticals, 
Ambala City

Prosecution
launched

124. M/s Medicrafts, 
Chennai 8

Licences
cancelled

126. M/s Mehta Remedies, 
Chennai 8

Licences
cancelled

126. M/s Positive Phamia, 
Chennai 8

Licences
cancelled

127. M/s Southern Corporation 
Chennai 6

• Licences
cancelled

128. M/s Sri Devi Pharmaceuticals, 
Chennai 8

Licences
cancelled

129. M/s Bantum Drugs, 
2/532, Mahatma Street, 
QomathitHiFam, Madurai

Prosecution 
launched. Case 
filed and ended 
In ITRC with a 
total fine of Rs. 
1000/-

130. M/s Ganesh 
Pharmaceuticals No, 7, 
lyyalu Baluswamy Iyer 
Street, South Veil 
Street, Madurai

Prosecution 
launched. 
Complaint filed 
in the Hon'ble 
Court of Judicial 
Magistrate.

131.

Maharashtra 132. M/s Mahesh 
Medical Agencies, 
Jalgaon

Wb Crystal 
Phamiaceutlcals, 
Ambala City

M/s Sunny Drugs and 
Pharmaceuticals Ltd., 
SiKvasa

Prosecution
launched

Prosecution filed

133. M/« Ramesh
Medical and Surgicals, Jalgaon

M/s Kabra Daigs Ltd. 
Indore, M.P.

Prosecution filed
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134. M/b Annas Medi Sendee, 
Sholapur and M/s Multi Sales, 
Indore

M/S Oracle Drugs, 
Indors

Pmseriitinn fllad

135. M/s Metro Agencies Gole Colony, 
Nasik

M/s Valcon Phamw 
Indore, M.P.

Prosecution filed

136. M/s Shamivana Phamwceuticals 
Surgteals, Qali No. 9, Andheri 
Industrial Estate, Vira Desai 
Road, Andheri (East), Mumbai 58

M/s Sing Pharmaceuticals, 
QIDC Umargaon, Gujarat

Proeecutton filed 
(The drug is 
misbranded as 
the manufacturer 
is fletlckMJS)

Madhya Pradesh 137. M/s Ashoka Medical Stores, 
Oevsar, Sidhi

— Case registered
before the court.

138. M/s Surya Medksal 
Agencies, Jabaipur

— Case registered
before the court.

139. M/s Kapil Enterprises, Satna — Case registered
before the court.

Hostels for Sclwdulad Tribes

4659. KUMARI BHAVANA PUNDLIKRAO GAWALI: 
Will the Minister of TRIBAL AFFAIRS be pleased to 
state;

(a) whether the Union Qovemment have received 
proposals from various State Qovemments for approval, 
particulariy from the Qovemment of Maharashtra for 
construction of hostels for Scheduled Tribes during the 
last three years;

(b) if so, the details thereof, State-wise;

(c) whether some proposals are pending with the 
Union Government for approval;

(d) if so, the details thereof and the reasons for 
<*®lay in approving those proposals. State-wise;

(e) whether the procedure of allocating funds and 
■pproving scheme for hostels for Sctieduled Tribes is 
completed in a transparent manner and

(0 if so, the details thereof?

the m inister  o f tribal AFFAIRS (SHRI JUAL 
ORAM): (a) and (b) Yes Sir. The information is given in 
*he statement enclosed. In so far as Maharashtra is 
concerned, 4 different proposals were received from them

for construction of Boys/Qiris Hostels for STs during 2001­
2002. Two proposals were dearsd and a sum of Rs. 
285.62 lakhs were released to State Qovemment In 
September, 2001. The other two proposals were not 
cleared because these were incomplete.

(c) to (f) The scheme of grants under Boys & Qirls 
Hostels for STs is a Centrally Sponsored Scheme. 
According to the provisions of the scheme, the cost of 
construction of the hostel Is shared between the Central 
Government & State Government on 50:50 basis. 
Proposals received from State Qovemment an considered 
on first come first served basis, subiect to the foHowing 
conditions:-

(i) The proposals, received are complete.

(ii) The State Qovemments provide for 50% funds 
in their State budget.

(iii) Utilization certificates are submitted for past 
releases by the State Qovemment concerned.

(iv) The estimates prspared are as per ratee of 
CPWD/PWD of the State concerned.

The proposals not sanctioned in a particular year 
lapse, and the State Qovemment concerned has to submit 
fresh proposals Indicating availability of state share In 
their budget.
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Name of the Scheme: Boys Hostels for STs—Proposals from State Qovemments

State 1999-2000 
No. of Proposals

2000-2001 
No. of Proposals

2001-2002 
No. of Proposals

Andhra Pradeah 1 1 1

Asaam Nil 1 1

Gujarat 1 NH 1

Himachal Pradesh 1 1 1

D & N Haven Admn. Nil Nil 1

Kerala 1 1 1

Madhya Pradesh Nil 1 NH

Manipur 1 Nil NH

Orissa Nil 1 2

Rajasthan 1 Nil

Tripura 1 1 1

Uttar Pradesh Nil NH

Karnataka Nil 1 1

Maharashtra 1 1 2

TatnH Nadu 1 Nil

Meghalaya Nil 1 1

Nagaland Nil 1 NH

Delhi Nil 1 1

Bihar Nil Nil NH

Anmachal Pradeeh Nil Nil 2

Jharkhand Nil NH 1

Jammu & Kashmir Nil NH 1

Uttaranchal Nil NH ' 1

Total 9 12 19
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State 1998-2000 
No. of Pniposals

2000-2001 
No. of Proposals

2001-2002 
No. of PropoMis

Andhra Pradesh 1 1 1

Assam Nil NH 1

Gujarat 1 1 1

Himachal Pradesh 1 1 3

D & N HaveK Admn. Nil Nil 1

Kerala 1 1 1

Madhya Pradesh Nil 2 1

Manipur Nil Nil Nil

Orissa 1 1 1

Rajasthan Nil Nil Nit

Tripura Nil 1 2

Uttar Pradesh Nil Nil Nil

Kamatalui Nil 1 1

Maharashtra 1 1 2

TamU Nadu 1 NU Nil

Meghalaya Nil 1 Nil

Nagaland Nil 1 Nil

Nil 1 Nil
Delhi

Bihar Nil Nil Nil

Jharithand Na NH 1

Chhatlisgarh NU Nil 1

Uttarar̂ chal m Nil 1

Jammu & Kashmir Nil NM 1

Total 7 13 19
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D«v«lopm«nt of Wasteland

4660. SHRI PRABHUNATH SINQH: Will the Minister 
of RURAL DEVELOPMENT be pleased to state:

(a) wlwther despite spending hundreds of crores of 
rupees during 1991-2001 and taking lakhs of hectares of 
wasteland for devetopment under various programmes, 
only a fraction thereof has been devetoped;

(b) if so, the reasons therefor, and

(c) the steps taken or proposed to be taken by the 
Qovemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI ANNASAHEB M.K. 
PATIL): (a) to (c) Department of Land Resources in the 
Ministry of Rural Development is implementing the 
Integrated Wastelands Development Programme (IWDP) 
for treating wastelands and degraded lands through in- 
situ soil and moisture conservatk>n measures with the 
help of active community participation. Projects under the 
programme are generally implemented over a pertod of 
five years. Keeping in view the budget allocatk}n, projects 
for treating 34.04 lakh ha. have been sanctioned under 
the Programme from 1991-92 to 2000-01 against the 
estimated wastelands of about 638.5 lakh ha. in the 
country. Thus the inten/entton under this Programme for 
treating the wastelands and degraded lands is at a very 
small level considering the magnitude of the problem. 
Moreover, majority of these projects were sanctioned after 
1998-99 and their impact will be known only after their 
completk>n. Further, the Department has been making 
conscious efforts to sanction more and more projects 
every year for stating the degraded lands and wastelands. 
Projects for treating 18.04 lakh hectares were sanctioned 
during 1999-2000 and 2000-01 only against the sanctioned 
area of 16.00 lakh ha. in previous eight years from 1991­
92 to 1998-99.

P'mnslation}

Additional Dwelllna Units In Rood Prone Areas of 
Bihar under lAY

4661. SHRI RAJO SINQH: Wm the Minister of RURAL 
DEVELOPMENT be pleased to state:

(a) whether the Government propose to constnjct 
additkmal dwelling units in Bihar under the Indira Awas 
Yojana (lAY), especially in the fk>od and natural calamities 
prone areas of the States;

(b) if so. the details thereof;

(c) whether the Government have received any 
representatton for providing additional funds under the 
Yojana for the flood affected areas of the State during 
each of he last three years;

(d) if so, the details thereof; and

(e) the funds allocated/released for the purpose so
far?

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI SUBHASH MAHARIA):
(a) to (e) The infonnation is being collected and will b« 
laid on the Table of the House.

[Engliah]

Involvement of Students from North^st In 
Terrorists Activities In Delhi

4662. SHRI M.V.V.S. MURTHI:
SHRI RAM MOHAN GADDE:

Will the Minister of HOME AFFAIRS be pleased to 
state: *

(a) whether the Government have received reports 
from the Intelligence Agencies that some of the students 
from the North Eastern States wfio come to Delhi are 
involved in terrorist and drug trafficking activities ss 
reported in the ‘Hindu’ dated March 28, 2002;

(b) if so, the facts of the matter reported therein;

(c) the number of students found invoh/ed in such 
activities during each of the last three years; and

(d) the steps taken by the Govemment to check 
their activities?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and
(b) There is no evklence or input to suggest that the 
students the North Eastern States staying in Delhi are 
engaged in such activities.

(c) There was one isolated case during the last three 
years in which a militant from Manipur was found to 
have been given shelter by a Manipuri student studying 
in Delhi.

(d) The intelligence agencies are alert to detect the 
activities of terrorist organisatk>n8 in Delhi.
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fTranalatkm]

Vocational Education

4663. SHRI SUSHIL KUMAR INDORA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state;

(a) the numtwr of vocatlonat education institutions 
mnning in the country, till the end of the year 2001, 
State-wise;

(b) the names of vocational courses being provided 
by these institutions; and

(c) the annual average number of students got 
vocational education therein during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA); (a) Number of schools having sections for 
vocational education, sanctioned under the scheme of 
VocationaHsation of Secondary Education in the year 2001, 
State-wise is given in the Statement-1 enclosed.

(b) A list of the vocational courses, as given in the 
scheme, is given in the Statement-il enclosed, from which 
the schools usually select the course/s best suited to the 
local needs.

(c) he enrolment capacity created in schools under 
the Centrally Sponsored Scheme of Vocationalisation of 
Secondary Education for the vocational courses. State- 
wise, is given in Statement-1.

Statm ant-I

Statenwnt showing tha number of schools sancOonsd 
with vocational sections under the centraUy sponsored 
scheme of vocatlonalisatton of secondary education 

artd enrolment capacity

S.
No.

Name of the 
StateAJT

2001 Enrolment 
No. of Schools Capacity

1 2 3 4

1. Andhra Pradesh 668 94000

2. Arunachal Pradesh 4 200

3. Assam 225 25500

4. Bihar 251 37600

5. Goa 43 5300

1 2 3 4

6. Gujarat 364 51600

7. Haryana 98 36150

8. Himachal Pradesh 40 4100

9. Jammu & Kashmir 38 1900

10. Karnataka 564 71350

11. Kerala 363 50400

12. Madhya Pradesh 465 65350

13. Maharashtra 1141 174000

14. Manipur 19 2850

15. Meghalaya 10 1000

16. Mizoiam 17 2550

17. Nagaland 8 800

18. Orissa 231 46200

19. Punjab 282 42300

20. Rajasthan 155 23250

21. Sikkim 7 450

22. Tamil Nadu 700 107000

23. Tripura 12 600

24. Uttar Pradesh 910 117500

25. West Bengal 39 1950

26. A & N Islands 3 150

27. Chandigarh 17 2900

28. Oadra Nagar HaveN 2 100

29. Daman & Diu 2 250

30. DeM 38 4650

31. Lakshadweep - -

32. Pondichefry 12 800

Total 6728 972750
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Statsmsnt-ll 

List of VocaUonsI Courses

1. Agrieultur*

1. Food Preservation

2. PouKry Farming

3. Flsheries/Fieh Processing

4 . Crop Cultivation/Production

5. Sericulture

6. Dairying

7. Agriculture

8. Floriculture

9. Plant Protection

10. Agricultural Chemicals

11. Inland Fisheries

12. Plantation Crops and Management

13. Seed Production: Technology

14. Swine Production Technology

15. Vegetable Seed Production

16. Medicinal and Aromatic Plant Industry

17. Sheep and Goat Hust)andiy

18. Repair and Maintenance of Power Driven Farm 
Machinery

19. Veterinary Pharmacist-cum-Artificiat Insemination 
Assistant

20. Agro Based Food Industries (Animal Based)

21. Agro Based Food Industries (Crop Based)

22. Agro Based Food Industries (Feed Based)

23. Post Harvest Technology

24. Fnh Seed Production

25. Fishing Technology

2. Banking and Commerce

1. Co-operation

2. Export-lmport Practices and Documentation

3. Insurance

4. Purchasing and Store Keeping

5. Taxation Practicesn’axalion Laws/Tax Assessment

6. Accountancy and Auditing

7. Banking

8. Mailteling and Salesmanship

9. Office Secretaryship/Stenography

3. Engineering and Teohnology

1. Audio Visual Technician

2. Maintenance & Repair of Electrical Domestic 
Appliances

3. Civil Construction/Maintenance

4. Mechanical Servicing

4. Health and Para Medical

1. Health Sanitary Inspector

2. Hospital Documentation

3. Hospital House Keeping

4. Ophthalmic Technician

5. Physluo-therapy and Occupational Therapy

6. X-Ray Technician

7. Multi Rehabilitation Worl̂ er

8. Medical LaboratoryH'echnology/Asslstants

9. Healthy Woiker

10. Nursing

5. Home Science

1. Catering and Restaurant Management

2. Institutional House Keeping

3. Pre-School and Creche Management

4. Commercial Qannent Desigining & Making

5. Child Cars and Nutrltton

6. Textile Designing

6. Humanities and other

1. Interior Design

2. Library and Information Science

3. Tourism and Travel Techniques

4. Instrumental Music (Percussion Table)

5. aassical Dance (Kathak)

6. Indian Musk; (Hindustani Vocal Muste)
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[Btgliah]

RchabNitetion of FamlllM at Harvlndar Bay 
In A&N Mands

4664. SHRI BISHNU PADA RAY: Will the Minister of 
TRIBAL AFFAIRS t)e pleased to state:

(a) the number of Nicobarese families settled at 
Han^nder Bay in Little Andannan in Andaman & NIcobar 
Islands;

(b) the area of land allotted to each family;

(c) whether these families have been granted Patna 
for the land given to them;

(d) if so. the details thereof;

(e) whether the facilities like road footpath etc. have 
been provided in the rehabilitated villages and these 
villages have also been connected with the main road;

(f) if so, the details thereof;

(g) if not, the reasons therefor;

(h) the time by which these facilities are lilteiy to be 
provided thers;

(i) whether any estimate for constructing it has been 
prepared;

(j) if so, the details thereof; and

(k) the funds provided for this puipose under the 
Tribal Scheme?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM); The information as provided by the Andaman & 
Nkx)bar Administration is as under

(a) 166

(b) 500 Acres of land was deresewed and slotted 
to the Nicobarese settled at Harvinder Bay.

(c) and (d) The tilbals folkjw their own traditional 
way of life in which land is jointly owned by the 
Community and not indivklually. Hence, the question of 
issuance of Patta to any indivkiual tribal does not srise.

(e) Han/inder Bay is connected by road from main 
road. The Nk»baiese do not wish to have roads inskJe 
their villages. But they wouW prefer to have footpaths in 
the villages.

(f) to (k) As stated above, Harvinder Bay is connecled 
by road from main road. So far as footpaths are 
concerned, the Administrations has been pioposing to 
sOocate funds under transport sector In the draft Annual 
Plan 2002-2003, for construction of mral roads In the 
Tribal Sub Plan.

[Tmnalation]

Vaoant Post* of Principals in KVs

4665. SHRIMATI SHEEU QAUTAM: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) the number of posts of principals are lying vacant 
in the Kendriya Vidyalayas and since k)ng, school-wise;

(b) the reasons for non-appointment of principals 
against the posts for such a kmg tinte; and

(c) the time by whteh these posts are likely to be 
fyied up?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVEL0PMEI4T (PROF. RITA 
VERMA): (a) and (b) A statement indteating the names 
of Vklyalayas where the poets of Principals were vacant 
as on 1.4.2002 is enckwed.

(c) and (d) The occurrence of vacancies is a 
continuous phenomenon throughout the year arising due 
to voluntary retirement/retirement/resignation/death/ 
deputatkm to other organisation. These are filled by 
promotion and recruitment. DPC for promotions has 
already been heM and recruitment Is going on for the 
post of Principal.

Statement

DettOs of the Vidyalayes where the Poets of Phncfpeb 
were vecant as on 01.04.2002.

I. Ahmedabad Region:

1. CRPF, Gandhinagar 2. ONQC, Chandkheda 3. 
No. 2 Infantry, Jamnagar 4. Dharangadhara 5. 
Viramgum 6. SNvassa

H. Bangaiors Region:

1. MEQ Centre, Bangatore 2. Kudremukh 3. No. 2 
Jalahai, Bangatore
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III. Bhopal Rtglon:

1. Sami 2. OF Chanda 3. Narmada Nagar

IV. Bhubanaawar Raglon:

1. Puri

V. Kolkata Raglon:

1. Raiganj 2. Cossiopre, Calcutta 3. NHPC Singtam, 
Sikkim

VI. Channal Raglon:

1. Adoor 2. Thakkoiam 3. Paighat No. 2 4. Ashok 
Nagar, Madras 5. No. II Tambaram

VII. Chandigarh Raglon: ,

1. No. 2 Farozpur 2. No. 1 Halwara 3. Piaridkot 4. 
No. 1 Adampur 5. Kapurthala Cantt. 6. ITBP 
Saitian 7. No. 3 Bhatinda

VIII. Delhi Raglon:

1. NTPC, Badarpur

IX. Dahradun Raglon:

1. PItthoragarh 2. IFFCO, Bareilly 3. Upper Camp, 
Dehradun 4. No. 2 Roorkee S. BHEL, Hartdwar

X. Quwahatl Region:

1. Tawant

XI. Hyderabad Region:

1. Quntur

XII. Jammu Region:

1. No. 1 Srinagar

XIII. Mumbai Region:

1. Lonavala 2. Nasik Road 3. INS, l-lamla

XIV. Jabalpur Region:

1. Raipur 2. Narsinghpur 3. Bllaspur 4. Satna 5. 
CMM Jabalpur 6. Mahasumund 7. NTPC, 
Jabalpur 8. Jagdapur 9. Balco Koiba

XV. Lucknow Region:

1. Old Cantt., Allahabad 2. Barabanki

XVI. Jaipur Region:

1. No. 1 Kota . Jhunjhunu 3. No. 1 AFS, Jodhpur

XVII. Sllchar Region:

1. CRPF, Khatkhati

XVIII. Patna Region:

1. CRPF, Ranchi 2. Sonepur 3. Samastlpur 4.
Chopan

AnganwadI Kendras

4666. SHRI BRIJLAL KHABRI:
SHRI R.L JALAPPA:
SHRIMATI JAS KAUR MEENA:

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the number of Anganwadi Kendras set up in 
various parts of the country, especially in rural areas and 
slum colonies;

(b) whether the Qovemment are taking any special 
measures and alkicate more funds to improve the services 
of these Anganwadi Kendras during 2002*2003;

(c) if so, the details thereof;

(d) whether the Karnataka Government has requested 
to sanction 6000 Anganwadi Kendras to cover the 
increased population of children, as per the 1991 census; 
and

(e) if so, the action taken by the Government In this 
regard?

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT. MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURU MANOHAR JOSHI): (a) The 
information is given in the Statement enclosed.

(b) and (c) With a view to improving and 
strengthening the delivery of services at Anganwadi 
Kendras, provision has been made for pre-school kits 
and improved medicine kits, equipment and utensils. 
Training of Anganwadi Woifters, helpers and officers has 
been strengthened by providing higher allocation. In 
addition, further expansion of ICDS Scheme is proposed
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to cover the uncovered and marginalized beneficiaries. It 
has also t>een agreed in principle to almost able the 
amount of honorarium given by the Central Government 
to Anganwadi Worlters and Helpers.

(d) Yes. Sir.
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(e) Due to constraint of resources, at present 
Government is unable to sanction this proposal.

Statement

SI. StateAJT No. of iCDS Projects Sanctioned in the Total no. of
No. Country (as on 28.2.2002) Anganwadi

Rural Tribal UitMn Total Centres

1 2 3 4 5 6 7

1. Andhra Pradesh 301 29 33 363 37297

2. Aninachal Pradesh 17 39 0 56 2621

3. Assam 170 23 3 196 10383

4. Bihar 405 1 22 428 22645

5. Jharkhand 50 117 3 170 16689

6. Goa 11 0 11 1216

7. Gujarat 181 34 12 227 37961

e. Haryatw 111 0 5 116 13546

9. Hinnachal Pradesh 64 8 72 7123

10. Jammu & Kashmir 116 3 2 121 9735

11. Karnataka 166 7 12 185 40170

12. Kerala 152 1 10 163 25202

13. Madhya Pradesh 216 96 24 336 45565

14. Chhattisgarh 114 33 5 152 20289

15. Maharashtra 247 50 73 370 46058

16. Manipur 13 20 1 34 4412

17. Meghalaya 3 29 32 2218

18. Mizoram 1 19 1 21 1341

19. Nagaland 2 50 2 54 2586

20. Orissa 188 126 12 326 31855

21. Punjab 137 0 5 142 15829
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1 2 3 4 5 6 7

22. Rajasthan 209 30 18 257 35710

23. Sikkim 4 0 1 5 500

24. Tamil Nadu 384 2 48 434 AAAAA

25. Tripura 31 6 5 42 3537

26. Uttar Pradesh 810 10 19 839 64572

27. Uttaranchal 92 0 4 96 4243

28. West Bengal 290 46 22 358 56480

29. A & N islands 2 2 1 5 527

30. Chandigarh 0 0 3 3 300

31. Delhi 3 0 26 29 3842

32. Dadra Nagar Haveii 0 1 0 1 125

33. Daman & Diu 2 0 0 2 87

34. Lakshadweep 0 1 0 1 74

35. Pondksheny 3 0 2 5 677

Total 449S 783 374 5652 610063

lEngUthJ

Introduced of Land Acquisition Amendmont Bill

4667. SHRI MADHUSUDAN MISTRY: Will the 
Minister of RURAL DEVELOPMENT be pleased to 
state:

(a) whether the Govenrtment propose to introduce in 
Parttament the Land Acquisition Amendment Bill which 
was prepared in 1988;

(b) if so, the time by which it is likely to be 
introduced; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI ANNASAHEB M.K. 
PATIL); (a) to (c) The proposal relating to amendment of 
Land Acquisition Act, 1694 are still under consideration 
of the Qovt. of India. It Is, therefore, not possible to set

out a time Umit by which the BiU is Ukely to be introduced 
in Parliament.

[Translation]

Bilingual Corraspondanoe

4668. PROF. DUKHA BHAQAT: WIN the Minister of 
HOME AFFAIRS be pleased to stale:

(a) whether the Government have issued any 
instruction to correspond bilingual;

(b) if so, the details thereof alongwM) the Offices/ 
Departments wherein bilingual computers have been set
up: ■

(c) the approximate piBrcentage of letters wtwse 
response is given In Hindi through the oomputors installed 
in various Departments under his Mnistry;
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(d) whettwr the Government have taken/propose to 
take any steps to coneapond only In Hindi while making 
official correspondence with Hindi dominating areas; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I.D. SWAMI): (a) Yes Sir.

(b) The relevant instructions ate there in the Rules 
3 and 4 of the Official Languages (Use for Official 
Purposes of the UnkMi) Rules, 1976 (as amended, 1967). 
The Department of Official Language sets targets by 
making an Annual Programme in compliance of the 
Instructkms in the Offk:lal8 Language Resolution, 1967 
(nolKied on 18lh January, 1966) passed by the Parliament. 
In the programme a target of bilingual working capability 
to be made available In all electronic equipment is fixed. 
Against this, achievement Is shown In the Annual 
Assessment Report 1999-2000, which was placed on the 
table of Lok Sabha on 16.04.2002.

(c) This informatfcm cannot be collected as it Is not 
maintained.

(d) and (e) In the Annual Programme for transacting 
the offtelal woilt of the Unton in Hindi, issued annually, 
targets have been fixed Central Government offices 
situated in Hindi speaking regtons (Regton ‘A’) for doing 
100% offldal correspondence In Hindi among themeelves.

[Engliah]

National Literacy Mission

4669. SHRI KOLUR BASAVANAGOUD: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleaaed to state:

(a) whether Karnataka State Literacy Misskm Authority 
had submitted continuing educatton proposals to Nattonal 
Ueracy Misston seeking financial assistance during 2001­
2002;

(b) if so. the details thereof; and

(c) the number of districts proposed by the State 
Government to be taken up during 2001-20027

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) Yes, Sir.

(b) The Karnataka State Literacy Misston Authority 
had siA)mmed Continuing Educatton Pro|ects for Belgaum, 
Bangalore Urban, Bangalore Rural, Hassan, Kolar, 
Dharwad, Gulbarga, Gadag, Chamara|anagar, Bangalore 
City Saksharta Samiti (BACISS).

(c) 10 Projects covering 8 Districts were proposed 
by the Karnataka State Literacy Misston Authority during 
2001-2002.

Rail Prĉ ecta fbr NCR

4670. SHRI RAM MOHAN GADDE: WW the Minister 
of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be ptoased to state:

(a) whether attenlton of the GovemmerM has been 
drawn to the news-Kem capttoned Three priority raH 
projects for NCR* appearing in the ‘Hindi' dated Maroh
29, 2002;

(b) If so, the facts of tho matter repotted therein;

(c) the details of problems faced In implementing the 
NCR projects as menttoned by the Member-Secrstary of 
the NCR PIsnning Board;

(d) the response of the Unton Government tfiersto;
and

(e) the corrective steps taken by the Government for 
the proper implementatton of the NCR Planning Board 
piojects?

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) Yes, Sir.

(b) The Railway Board had entrueted a study to 
RITES on klentiftoalton of raH projects for oommutor travel 
In Nattonal Capltai Regton. 26 secttons were toenttftod by 
RITES. Thereafter, a multi-dlsclplinary Technical 
Comtnlitee was formed whtoh recommended foRowIng 3 
projects to be taken up on priority basis:

Sahadra-Ghaziabad 

Sahibabad-Minto Bridge 

Dayabastl-OurBaon

13.8 km. 

17.2 km. 

26.0 km.

It is proposed to Imptement these projects by forming 
two JoW venture compentos (JVC's) wHh the concerned 
stakehoUers.
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The work of the preparation of the Detailed Project 
Report for theee projects has t>een awarded by QNCT 
Delhi to RITES in August, 2001. The cost of the Projects 
and the share of the stakeholders will lie worked out by 
RITES in the detailed Project Report.

(c) to (e) Some of the major problems faced in the 
Implementation of the NCR Projects relates to lack of 
enforcement powers under the NCR Planning Board Act, 
uniformity in taxes and resources.

Coordinated efforts have been made by the 
Qovemment to bring unifonnity in tax structure among 
the NCR States to develop the National Capital Region 
as Common Economic Zone. A major thrust has come in 
this direction from the recommendations of the Conference 
of the Chief Ministers and Finance Ministers held on 
November 16, 1999 wherein a decision for adoption of 
minimum floor level of taxes at tfie Nattonal level, for all 
the States was taken.

Government has provided the NCR Planning Board 
Rs. 29.67 crores as Plan funds during the 7th Plan, Rs. 
10 crores and Rs. 12.25 crores in the Annual Plans of 
the 1990-91 and 1991-92 respectively, Rs. 135 crores in 
the 8th Plan and Rs. 225 crores during the Ninth Plan. 
During the Ninth Plan, the Government also pemrtitted 
NCRPB to realise funds through market bon-owings as 
also permitted NCRPB to raise funds through market 
borrowings as internal extra budgetary resources to bridge 
the resource gap.

Development of Thar Desert In Rajasthan

4671. COL. (RETD.) SONA RAM CHOUDHARY: Will 
the Minister of RURAL DEVELOPMENT be pleased to 
state:

(a) whether the Govemment have any plan for the 
next plan period for development of Thar desert area of 
Rajasthan, especially Barmer, Jaisalmer, Jalore areas 
which are most backward;

(b) if so, the details thereof; and

(c) if not, the manner in whk:h the fissiparous activities 
are likely to be brought under control whteh are spreading 
due to prevailing economic and social disparities in the 
border region, especially due to mounting unemployment?

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI ANNASAHEB M.K 
PATIL): (a) Yes. Sir.

(b) and (c) An area development programme, namely. 
Desert Development Programme (DDP) is already under

implementation in 40 districts of 7 States, including 
Bamrar, Jaisalmer and Jatore districts of Rajasthan. The 
Programme aims at controlling desertification by 
regeneration of depleted natural resource base. Its 
objectives, inter alia, are (a) promotion of the overall 
economic development and improving the socio-economic 
condition of the resource poor and disadvantage sections 
inhabitating the programme areas; (b) mitigating the 
adverse effects of extreme climatic conditions such as 
drought and desertification on crops, human and livestock 
population for their overall Improvement; and (c) 
employment generation, poverty alleviation, community 
empowennent and development of human and other 
economic resources of the watershed area.

This Programme will continue to be implentented 
during the Tenth Plan. A sum of Rs. 185.00 crores has 
been alkicated during the first year of the Tenth Plan. 
The budget allocation will be utilized for meeting the 
requirement of ongoing watershed and special projects 
and sanction of new projects under the Desert 
Development Programme.

[Translation}

Cost of Indigenous Urea

4672. SHRIMATI RAJKUMARI RATNA SINGH: Will 
the Minister of CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) whether the cost of indigenous urea is less than 
that of the imported urea;

(b) if so, the details thereof;

(c) the extent to which it would add to the 
manufacturing cost of urea in case the sk:k units of the 
country are made viable;

(d) whether the production of foodgrains is declining 
due to shortage of urea in the country; and

(e) if so, factual position in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE): (a) and (b) The production cost of 
indigenous urea varies from unit to unit depending upon 
the technok>gy, feed stock used, vintage of the plant, 
distance from source of raw materials etc. The average 
production cost of urea in the country is currently higher 
than the international price, the reason for higher cost is 
mainly on account of higher feedstock/raw material cost 
in India.
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(c) The manufacturing cost of urea in case sick units 
are made viable would depend on ttw technology to be 
adopted, type of feedstock to be used in the manufacture 
of urea.

(d) No, Sir. There is no shortage of urea in the 
country at present.

(e) Question does not arise.

Block Level Resource Centres

4673. DR. BALIRAM: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) the number of bkx̂ k level resource centres up In 
each district under the District Primary Education 
Programme, State-wise, particulariy in Uttar Pradesh; and

(b) the amount spent under this programme, State- 
wise, partksulariy in Uttar Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) The requisite Infonnatton is given In the 
statement I enclosed.

(b) The requisite information is given in the statement II 
enclosed.

Stat»m0nt-l

No. of Block Reaoume Centras in each cSatrict under 
District Primary Edugetton Programme

S.
No.

Name of State/ 
District

No. of Block 
Reeource 
Centres

1 2 3

L Assam

1. Darrang 6

2. Dhubri 7

3. Karbi Anglong 10

4. Morigaon 4

5. Kokrajhar 5

6. Bongalgaon 5

7. Qoalpara 4

1 2 3

8. Baipeta 8

9. Sonitpur 7

Total 56

II. Haryana

1. Hissar 11

2. Jind 6

3. Kaithal 5

4. Sirsa 6

5. Qurgaon 10

6. Bhiwani 8

7. Mahendragarh 9

Total S5

III. Karnataka

1. Belgaum 12

2. Kolar 12

3. Mandya 7

4. Rak:hur 5

5. Koppal 4

6. Bangak>re (Rural)

7. Beitaiy 8

8. Bklar 5

9. Bijapur 6

10. Bagalkot 6

11. Dhanwad 5

12. Gadag 5

13. Haveri 7

14. Quibarga 10
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1 2 3 1 2 3

IS. Mysore 8 16. Shivpuri 8

16. Chamara ânagar 4 17. Bhind 6

Total 112 18. Morena 10

IV. Kerala 19. VIdhisha 7

1. Kasaragode 7 20. Jhabua 12

2. Mallapuram 15 21. Datia 3

3. Wayanad 3 22. Khargaon 16

4. Thiruvananthapuram 12 23. Dewaa 6

5. IdduKki 7 24. Shahapur 8

6. Palakkad 11 25. Khandwa 9

Total 55 26. Damoh 7
V. Madhya Pradesh

27. SodhI 8
1. BetuI 10

28. Seoni
•

8
o Chhatarpur 82.

Total 236
3. Ohar 13 VI. ChhMlagarh
4. Quna 9 1. Bllaspur 25
5. Mandsaur 8 2. Raipur 17
6. Parma 5 3. Rajnandgaon 12
7. Rajgarh 6 4. Surguja 24
8. Raisen 7 5. Bastar 32
9. RaUam

Rewa

6 6. Raipur 24
10. 9 Total 134
11. Satna 8 VIII. am—1—-----

12. Sahore 5 1. Aurangabad 8

13. Shahdol 12 2. Latur 5

14. TIkamgarh 6 3. Nanded . 8

15. Mandia 16 4. Osmanabad 6
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1 2 3

5. Parbhani 4

6. Hingoli 3

7. Beed 9

8. Dhula 4

9. Nanduibar 6

10. Qadchiroli 12

11. Jalna 8

Total 73

VIII. Tamil Nadu

1. Dharmapurl 18

2. CuddalOFe 14

3. Viliupuram 22

4. Thiruvannamalal 18

5. Pudhukottal 13

6. Ramanathapuram 11

7. Artyalur 10

Total 106

IX. Andhra PradMh*

1. Karimnagar 58

2. Kumool 57

3. NeUore 49

4. Warangal 52

S. Vizianagar 38

6. Adilabad 55

7. Ananthapur 70

6. Chlttoor 70

*BHC» are nanwd ManiM R«ouroe Cenlfw In AP

1 2 3

9. Cuddappah 52

10. Guntur 59

11. Khammam 48

12. Mahaboobnagar 70

13. Medak 48

14. Nalgonda 62

15. NIzamabad 36

16. Prakasham
f

57

17. Rangareddy 37

18. Srikakulam 38

19. VIsakhapatnam 34

Total 990

X. Quiarat

1. Banaskantha 11

2. Panchmahal 11

3. Dang 1

4. Kutch 9

5. Surendranagar 10

6. Sabarkantha 13

Total 55

XI. Hlmaohal Pradaah

1. Chamba 13

2. KuHu 6

3. Lahaul & Spiti 4

4. SimMur 10

Total 33
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1 2 3

XII. OrltM

1. Bolangir 14

2. Dhenkanai 8

3. Kalahandi 13

4. Rayagada 11

5. Qajapati 7

6. Baragarh 12

7. Sambatpur 9

8. Keonjhar 13

9. Boudh 3

10. Koraput 14

11. Malkangiri 7

12. Sonepur 6

13. Kandhamal 12

14. Nabarangpur 10

15. Nuapada S

16. Mayurbhan) 26

Total 170

XIII. Waat B*ngal«

1. Bankura 45

2. Birfohum 32

3. Cooch Behar 23

4. Murshidabad 41

5. South 24 Paraganas 55

6 Jalpaiguri 27

7. Malda 28

6. Purulia 42

to Questions 1724

«West Bengal has Orel* Rmoutc*  Ccntras InstMd of Block/ 
Cluster Rmoutc*  Cantras.

1 2 3

9. North Dinajpur 17

10. South Dinajpur 16

Total 326

XIV. Uttaranchal

1. Bageshwar 3

2. Hardwar 6

3. Pithoragarh 8

4. Champawat 4

5. Tehri Garhwal 9

6. Uttar Kashi 6

Total 36

XV. Uttar Pradesh

1. Maharajganj

2. Siddarthnagar 14

3. Gonad 16

4. Balrampur

5. Badaun 18

6. Lakhimpur Khiri 15

7. Lalitpur 6

8. Pilibhit 7

9. Basti 13

10. Sant Kabir Nagar 6

11. Moradabad 13

12. Jyotiba Phule Nagar 6

13. Shahjahanpur 14

14. Sonebhadra •

15. Deoria 15
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1 2 3 1 2 3

16. Hardoi 19 43. Mainpuri 9

17. Bareilly 15 44. Mathura 10

18. Firozabad 9 45. Mau 9

19. Rampur 6 46. Meerut 11
20. Bahraich 12 47. Baghpat 6
21. Shravasti 6 46. Miizapur 12
22. BarabanM 15

49. Muzaffamagar 14
23. Agra 15

50. Kushinagar 14
24. Azamgarh

51. Pratapgarti 16
25. Balia 17

52. Rai-BareH 21
26. Bijnor 11

53. Sultanpur 22
27. Bulandshahar 15 '

54. Unnao 16
26. Etah 15

Total 645
29. Faizabad 11

XVL Bihar
30. Ambedkar Nagar 9

1. Muaffapur 14
31. Farrukliabad 7

2. West Champaran 11
32. Kannauj 7

3. Sitamaihi 11
33. Fetehpur 14

4. Rohtas 12
34. Ghaziabad

5. Vaishall 10
35. Qautam Budh Nagar 4

6. Qaya 12
36. Ghazipur 16

7. Oarbhanga 12
37. Hamirpur 7

6. Pumea 20
38. Mahoba 4

39. Jalaun 9 9. Bhoipur 17

40. Jaunpur 21 10. Munger 16

41. Jhansi 11. Bhagalpur 17

42. Kanpur Dehat 11 Total 152
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1 2 3

XVII. Jharichand

uumuimvB BxpenanurB incuma tot impiemenamon 
Of District Primary Education Programme since 

1 ^ -9 5  to 2001-02'’
1. Chatra 4

(Rs. in Lakhs)
2. Dumka 11

S. Name of the State Amount
3. Hazaribagti 10 No.

4. West Singhbhum 12 1. Andhra Pradesh 4471132

S. East SIngtibhum 8 2. Assam 21562/46
6. Ranchi 10 3. Bihar 18003.76

Total 55 A 134835

987041
XVIII. Ralaathan

1. Alwar 14
5.

jnaiKnana

Gujarat

2. Bhilwara 11 6. Haryana 18142/40

3. Jhalawar 6 7. Himachal Pradesh 903249

4. Jhunjhunu 8. Karnataka 40742.61

5. Kota 6 9. Kerala ’ 1545130

6. Nagaur 11 10. Madhya Pradesh 76267 XX)

7. Sikar 11. Chhattisgarh 13450.48

6. Sirohi 5 12. Maharashtra 27066.18
9. Sri Qanganagar 9 13. Orissa 1245336

10. Tonk 6 14. R t^han 10629.22
11.

12.

13.

14.

Churu

Dausa

Jaipur

Bharatpur

6

5

7

9

15.

16. 

17.

Tamil Nadu 

Uttar Pradesh 

Uttaranchal

21168.00

79458.12

142557

15. Oholpur 4
18. West Bengal 13171.73

16. Bundi 4
Total 433955.76

17. Karauii

18. Swaimadhopur

19. Hanumangarh

Total

•Provt8onal-Sub|ect to finalisaOon of accounts.

[English]

Computarisatlon* of Tribal Land Racorda

4674. SHRIMATI HEMA GAMANQ: Will the Minister 
of RURAL DEVELOPMENT be pleased to state:
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(a) whether the Government have received any 
com^nts regardlr>g the computerisation of Trit>al Land 
Records;

(b) if so, the details thereof, State-wise, especially 
from the State of Orissa; and

(c) the steps taken/being taken by the Government 
to solve these complaints?

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI ANNASAHEB M.K. 
PATIL): (a) No. Sir.

(b) and (c) Does not arise.

Projects under Jal Vigyan Mission

4675. SHRI K.P. SINGH DEO: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state the

details and number of projects which are under 
Implementatton In the country under Jai Vigyan Missktn 
at present State-wise, partksulaily in Orissa?

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT *BACHDA*): 21 Jai Vigyan Natk>nal S&T Missk>n 
projects are under implementatk>n in large number of 
research Institutes, universities, NGOs etc. coordinated 
by ten Science Departments in different SUtes across 
the country. State-wise details are given in the Statement 
enclosed.

The Disaster Management programme being 
implemented by the Department of Space covera the State 
of Orissa.

Statmnmt

Jal Wgyan National Sctonce and Technology Missions

S. No. Project Title/Activities States Covered

1 2 3

Indian Coimcll of AgrlcultUFBl Research

1- Household Food and Nutritional Security. 19 States

2. Conservatton of Agrobk>diverBity All States

Department of Atomic Energy

3- Applicatton of nuclear technology in medksine Maharashtra

Department of Biotechnology

4. Development and production of 
new generatkMi vaccines and 
diagnostic for Infectious diseases.

All States

5- Biotechnok)gy approaches for office improvement All Stales

6- Biotechnok>gk»l approaches towards 
hertral product development All States

7 Setting up of mirror sites for genomic research All States

Council of Scientifle A Industrial Research

Design and Devetopment, fabricatton 
and airworthiness testing of Light 
Transport Aircraft (LTA)

AH States

Ministry of Environment & Corests 

9 Setting up of NOIDA Botanteal Garden
Nokia, Uttar Pradesh
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1

Ministry of Information Technology

10. Technology Development for Indian Languages

11. National Programme for Braille 
Literacy with application of 
information technology

12. National Programme for deployment 
of indigenous developed integrated 
Medical LINAC for cancer therapy

Department of Ocean Development

13. Ocean thennal energy conversion.

Indian Council of Medical Research

14. National Mission Mode Programme 
on Control of Thalassemia

15. Jai Vigyan National Mission for 
Rheumatic Fever/Rheumatic 
Heart Disease Prevention

Department of Science ft Technology

16. Technology Mission for Visually Impaired

17. Technology Mission for Himalayan 
Geology with special reference to 
prevention of natural disasters.

18. Area Development Mission for Andaman
and Nicobar Islands through Science & Technology

(a) Formulation of overall strategy.

(b) Biodiversity characterization at
at landscape level using satellite 
remote sensing and geographic 
infonnation system in Andaman &
Nicobar Islands.

19. Jai Vigyan Swasthya Project for Rural 
Areas—A remote medical diagnostic system.

Department of Space

20. Cropping system studies using remote 
sensing and GIS.

21. Disaster Management

Karnataka, MahaFashtra, 
West Bengal, Tamil Nadu

All States

All States

All States

All States 

All States

All States

Himalayan Region 
including North East

Andaman & Nicobar 
Islands

Andhra Pradesh

All States

Punjab, Orissa, West 
Bengal, Bihar, 
Jhaikhand
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Appointnwnt of Lacturars

4676. SHRI VILAS MUTTEMWAR: Will the Minicter 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) whether the eligibility tests for appointment of 
Lecturers in the University are conducted, both at the 
State and National level;

(b) if so, the details thereof;

(c) whether the tests conducted at the State level 
have been the sut^ct of lot of criticism; and

(d) If so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) to (d) National Eligibility Test (NET) is being 
conducted since 1964 onwards by the UGC in Humanities 
and Social Sciences, including Languages and few 
Science subject e.g. Environmental Science, Criminology, 
Forensic Science, Computer Science & Application and 
Electronic Science.

The CSIR conducts UGC-CSIR Joint NET examination 
in other Science subjects.

At present, only six States are conducting State Level 
Eligibility Test (SLET). UQC strictly monitors the standard 
of SLET through various accreditation rules and 
regulations. No major conjplaints have been received 
against the SLET in the UGC.

NDMC Members

4677. SHRI RAMJEE MANJHI: Will the Minister of 
home affairs be pleased to state:

(a) whether as per provisions ‘O’ and T  of Article 
243 of the Constitution of India, a Municipal Council has 
to have elected representatives only;

(b) if so, the facts in this regard;

(c) whether the high-level Government Committee 
examining the issue before passing the NDMC Act in 
1994, had also recommended that the Council should 
have elected members;

(d) if so, the reasons for the New Delhi Municipal 
Council having only nominated members; and

(e) the corrective steps proposed to be taken by the 
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAQAR RAO): (a) and 
(b) Article 243 R of the Constitution lays down that save 
as provided in clause (2) of the said article. aH the seats 
in a Municipality shall be filled by persons chosen by 
direct selection.

(c) The Committee known as the Balakrishnan 
Committee in its report submitted to the Government In 
December, 1969 had recommended, inter alia, the NDMC 
to consist of certain members appointed by the Lt. 
Govemor of Delhi and equal number of members elected 
from amongst the inhabitants of the NDMC area.

(d) and (e) Arttole 243 ZB empowers the President 
to direct that the provisions of Part IXA of the Constitution 
shall apply to any Unk>n territory or part thereof sut̂ ect 
to such excepthxw and modlficattons as he may specify 
in the notification. Keeping in view the special 
characteil8tk» of NDMC area, it was considered expedient 
to invoke the sakj proviskm for detennlning, inter alia, 
the composition of the Council.

impact of New Induetrlal and Eeenomie Polloy 
on Education System

4678. SHRI NARENDRA: WIH the Ministw of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) whether any comprehensive study has t>een 
undertaken or proposed to be undertaken by the 
Government regarding impact of new industrial and 
economk; poltey on the educatkm system In the country;

(b) If so, the details thereof; and

(c) the manner in which the Government propose to 
achieve the objectives lakl down in the education polky?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) to (c) The National PoUcy on Educatkm 
(NPE), 1966, as modified in 1992, and evohred on a 
national consensus, has laid down a comprehensive 
fiamework that gukJee the devetepment of educatk)n In 
Its entirety. It continues to be relevant and has stood the 
test of time. The poHcy envisage* the need for re­
organisation of the educatton system especially, technk:al 
and management educatton system with refetenoe to the 
changes in eoonomy, social environment, pfoductton and
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management process, the rapid expansion of knowledge 
and the great advances in science and technology. As 
educational development Is a continuous process, constant 
efforts have been made from time to time in consultation 
with State Governments and other stakeholders and 
appropriate changes have been brought about in the 
Implementation aspects of the policy. The key issues of 
increased access and equity, quality, relevance 
modernisation of content and processes of education, 
reaching the unserved and underserved sections and 
regions through the distance mode, incorporation of 
Infonnatlon and Communication Technologies have been 
appropriately addressed at all stages of education.

In the Elementary Education sector, Universalisatton 
of Elementary Education and Educatton for All are given 
priority. In the Secondary Educatton sector, renewed thiust 
is given to vocationalisation of education. The initiatives 
In Technical Education sector include development of 
informal sector, Human Resource Development in 
Information Technology, external aided Technician 
Education and Institute Industry Linkage Projects; 
constitution of an All India Board of Information 
Technology (IT) Education under the All India Council for 
Technical Education etc.

Biotechnology Department In IITs

4679. SHRI SUBODH MOHITE: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) whether all the IITs of the country have full-fledged 
department of biotechnology as directed by the 
Government;

(b) if not, the reasons therefor

(c) whether the Government propose to provide 
special funding for this purpose;

(d) if so, the details thereof; and

(e) the steps taken by the All India Council for 
Technksal Educatkm for encouraging the biotechnology 
education?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) to (e) The Qovemment of India have deckled 
in principle to give special thrust in the area of 
Biotechnology in premier institutions including Indian 
Institutes of Technology. This includes establishing

Graduate, Postgraduate and Doctoral programmes in 
Biotechnok>gy in a phase manner. The Government of 
India In the AlCTE also provMes project based funding 
to Technksal Institutions in this area.

Vacant Posts

4680. SHRI AMAR ROY PRADHAN: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) the numt>er of posts lying vacant in the Ministry/ 
departments and subordinate offices under his Ministry, 
as on 31.12.2001/31.03.2002, category-wise, atongwith the 
data since when these are lying vacant;

(b) the reasons thereof; and

(c) the time by which these are likely to 6e filled
up?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) to (c) The informatk>n is being collected 
and will be laid on the Table of the House.

Funds allocated under Operation* Black Board 
and DPEP

4681. SHRI SURESH RAMRAO JADHAV: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
ple<wed to state:

(a) whether the Government are aware that funds 
allocated under the "Operatton Black Board* and District 
Primary Education Programme (DPEP) largely to go 
unspent every year; and

(b) if so, reasons therefor alongwith the details the 
unspent funds during the last three years for the said 
programmes; State-wise?

THE MINISTER OF STATE IN THE t^NISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) and (b) There have been some delays in 
utilization of funds released for Teaching Learning 
Equipment (TLE) under Operatton Blackboard to States/ 
UTs. Under DPEP funds are released in advance to 
States to meet the requirerrwnts for the next six months 
as per the project guidelines. However, there have been 
some unspent amounts also on account of the stow pace 
of utilization in some States. The unspent balance with 
StatesAJTs in respect of Operation Blackboard and District 
Primary Educatton Programme is given In the. Statement 
enclosed.
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(Rupees in ciorss)

SI.
No.

StateAJT

Operation Blackboard District Primary Education 
Programme

Funds 
released by 
GOI during 
1999KX) to 

2001-02

Unspent 
balance with 

lespect to 
releases

during 1999-00 
to 2001-02 as on 

1.4.2002

Funds 
released by
QOI during 
1999-00 to

2001-02

Unspent 
balance as on 

1,4.2002

1. Andhra Pradesh 151.20 22.92 400.00 64.16

2. Arunachal Pradesh 231 0.00 OJOO OJOO

3. Assam 49.70 0.00 127 j07 2231

4. Bihar 0.00 OJOO 104 X» 10.18

5. Chhattisgarh 0.00 0.00 37.00 11.78

6. Gujarat 0.00 OJOO S2JOO OJOO

7. Haryana OJOO OJOO 12246 41.15

8. Himachal Pradesh 0.00 0.00 46j00 6j63

9. Jharkhand OJXi 0.00 22J00 832

10. Karnataka 34747 OXX) 171 AO 10J3

11. Kerala OXX) OJOO 63 XX) 1233

12. Madhya Pradesh 214.67 OJOO 370,00 24j66

13. Maharashtra 0.00 OJOO 135 X)0 2729

14. Mizoram 3.62 0.00 OXX) 0.00

15. Nagaland 029 OJOO OJOO 0,00

16. Orissa 23.24 5>t8 9630 26,25

17. Punjab 4150 OjOO OjOO OOO

18. Rajasthan 53.14 6.73 13530 40J00

19. ’ Tamil Nadu 49.20 8.16 94.13 9.98

20. Tripura 7,99 OJOO OJOO OJOO

21. Uttar Pradesh 21531 OJOO 616jOO 27.77

22. Uttaranchal 25.66 0J30 18X)0 3.74

OJOO 104 A2 20,94
23. West Bengal 56.98

24. Pondlcheny 0£3 OJOO 0i)0 OJOO

Total 1243.12 43.28 2714 «

Not.: Flflurw of unsp«.t balano. am p«)vtelon«l and .u b |« t to  rece ip t of fln-l «Qur~ fconi 8W «.
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[Translation]

DPEP

4682. SHRI RAMDAS RUPALA QAVIT; Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state:

(a) whether the Government have decided to curtail 
the funds being provided under District Primary Education 
Programme to Maharashtra during the year 2001-2002; 
and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) No, Sir.

(b) Question does not arise.

[English]

World Bank Assistance for Drinking Water in 
Karnataka

4683. SHRI A. VENKATESH NAIK: Will the Minister 
of RURAL DEVELOPMENT be pleased to state:

(a) whether the Government of Karnataka has sought 
World Bank assistance for rural water supply;

(b) if so, the details thereof;

(c) whether the Union Government have taken up 
the mattor with the World Bank authorities; and

(d) if so, the reaction of the World Bank thereto?

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI ANNASAHEB M.K. 
PATIL): (a) Yes. sir.

(b) A proposal for Rural Water Supply and Sanitation 
project was received from Kamataka Government in the 
Department of Drinking Water Supply in July 1998 and 
the same was forwarded to Department of Economte 
Affairs (DEA) in September 1998. After receiving 
confirmation from the State Government regarding 
incorporation of key elements in the proposal, the same 
was recommended to DEA in May 1999, for posing to 
the World Bank for possible assistance.

(c) and (d) Negotiations for the project were held in 
November 2001 in the Wortd Bank, Washington D.C.,

whteh was attended by State and Central Qovemment 
officials. International Devetopment Association (IDA) Board 
conveyed its approval for the project in December 2001. 
The World Bank assisted “Second Kamataka Rural Water 
Supply and Environmental Sanitation Project’ was 
launched on 11th Feb 2002 in the State for 
implementation. The project has the total outlay of 
US$ 193.44 million and the International Development 
Association credit to the project is to the tune of 
US$ 151.6 million. The project will be implemented up to 
2007.

Low Cost Housing Sehtnws

4684. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state:

(a) whether the HUDCO has taken any interest in 
developing the Low Cost Housing;

(b) if so, whether the HUDCO has sought designs 
for low-cost housing schemes from architects all over the 
country;

(c) if so, whether any financial incentives have been 
advertised for such designs;

(d) if so, the details thereof;

(e) whether HUDCO has received various designs 
sui;at>le for different climates and geographical areas and 
regions;

(f) if so. the details thereof;

(g) whether the selected designs are likely to be 
propagated through the State Govemments; and

(h) if so. the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) and (b) Yes. Sir. 
HUDCO has been carrying out an All-India low-cost 
Housing Competitk>n every year since 1974 under three 
categories, namely Urban, Rural and Design Ideas 
competition, on a rotational basis i.e. three-year cycle for 
each category. The Urban and Rural Low Cost Housing 
competition are conducted for Housing Boards and 
Development Authorities, who have taken loan from 
HUDCO for implementation of Low-cost housing projects. 
Design Ideas Competition is organised for the practising 
architects for getting innovative design solutions for low 
cost housing.
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(c) and (d) A prize money ranging from Rs. 20,000/­
to Rs. 1,00,000/- is given with total prize money averaging 
Rs. 2.00,000/-.

(e) and (f) HUDCO has received and awarded 
designs suitable for different climates, geographical areas 
and regions viz. use of mud in constmction (1989), sdar 
efficient building design (1993) etc.

(g) and (h) HUDCO has propagated cost-effective 
building designs and technologies through its various 
publications which are distributed from time to time to 
various State Housing Boards, Development Authorities 
etc.

Central nnaneiai Assistance for Eradication of 
Poverty

4685. SHRI N.T. SHANMUGAM: Will the Minister of 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pleased to state:

(a) whether the Union Government have any 
schemes/proposals through which central financial 
assistance is sanctioned for the eradication of poverty in 
the country:

(b) If so, the details of financial assistance provided 
to various States during the last financial year and the 
current financial year, till date. State-wise;

(c) the amount out of it spent by each State and the 
amount lying unutilized alongwith the reasons therefor: 
and

(d) the number of employed males and females at 
present in the countiy, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) The Ministiy of 
Urban Development and Poverty Alleviation has been 
implementing an urban poverty alleviation programme 
called “Swama Jayanati Shahari Rojgar Yojana (SJSRY)" 
with effect from 01.12.1997 after subsuming old Urt»an 
Poverty Alleviation Programme of Nehru Rozgar Yojana 
(NRY), Urban Basic Services for the Poor (UBSP) and 
Prime Minister’s Integrated Urban Poverty Eradication 
Programme (PMI UPEP). This programme seeks to 
provide gainful employment to the urban unemployed or 
underemployed poor (i) through encouraging the setting 
up of self-employment ventures by those who have read 
upto 9th standard under its Urban Self Employment 
Programme (USEP) standard and (ii) through provision 
of wage employment by utilising their labour for

construction of socially and economically useful public 
assets under its Uit>an Wage Employment Programme 
(UWEP). This programme is funded In the ratio of 75:26 
between the Centre and the States.

(b) Details of central funds provided during the last 
financial year to the States/UTs for the implementation 
of SJSRY are given at statement I. An amount of 
Rs. 100.74 crores has been earmarited during the current 
financial year to various States/UTs under the SJSRY 
scheme.

(c) The details of cumulative expenditure as reported 
by the StatesAJTs upto 31.3.2002 are given at Statement
II. The main reasons for the unutilized amount is the 
huge unspent funds available with the States/UTs from 
the old Urban Poverty Alleviation Progranwnes.

(d) As per the reports made available by the States/ 
UTs, the details of males and females assisted to set up 
their micro^nterprises under the scheme is at Statement- 
Ill enclosed.

Stetement I

Statement showing state-wise central share a U o G m te d / 
released for the year 2001-02 under Swama JayanO 

Shahari Rojgar Yojana (SJSRY)

(Rs. in lakhs)

S.
No.

Name of State Allocation/
Release

1 2 3

1. Andhra Pradesh 331.51

2. Amnachal Pradesh OJOO

3. Assam 0.00

4. Bihar 0.00

5. ChhatUsgarh 128 >44

6. Goa 0.00

7. Gujarat 166A7

B. Haryana 5040

9. Himachal Pradesh 23.98

10. Jammu 4 Kashmir 12A1
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1 2 3 1 2 3

11. Jharkhand 66M 23. Sikkim 2836

12. Karnataka 395.16 24. Tamil Nadu 285J2

13. Kerala 26623 25. Tripura 84.99

14. Madhya Pradesh 304.02 26. Uttar Pradesh 2 7 ^

15. Maharashtra OJOO 27. Uttaranchal 733.07

16.

17.

18. 

19.

Manipur

Meghalaya

Mizoram

Nagaland

OJOO

0.00

7052

37.00

28.

29.

30.

31.

32.

West Bengal 

A & N Islands 

Chandigarh

Dadra & Nagar Haveii 

Daman & Diu

293.86

OjOO

0.00

oao

0.00
20. Orissa 300.00

33. Delhi OXX)
21. Punjab 0.00

34. Pondicherry 191.00

22. Rajasthan 32M
Total 3831.00

$tat»ment-U

(Rs. in lakhs)

SI.
No.

Name of the 
State

Reported 
unspent 
balances 

of oW 
Schemes 

As on 
30.11.97

Central 
share 

released 
under 
SJSRY 
from 

1.12.97 
to 31.3.2002

State
share

released
from

1-12-97

Total
(3+
4+5)

Expen­
diture

reported

Balance 
funds 

available 
with the 

States/UTs 
(6-7)

1 2 3 4 5 6 7 8

1. Andhra Pradesh 3»53J5 535057 1643.98 1094730 839538 255242

2. Amnachal Pradesh 456.65 204.65 38.80 702.10 9555 60655

3. Assam 1787.24 1617A3 111.72 3516.79 100539 2511 >40

4. Bihar 4647-40 1693.94 358.72 6699/46 555.99 614347

5. Chhattisgarh 0.00 551.13 146̂ 46 69659 15726 539J3
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1 6 8

6. Goa

7. Guiarat

8. Haryana

9. Himachal Pradesh

10. Jammu & Kashmir

1 1 . Jharl<hand*

12. Karnataka

13. Kerala

14. Madhya Pradesh

15. Maharashtra

16. Manipur

17. Meghalaya

18. Mizoram

19. Nagaland

20. Orissa

21. Punjab

22. Rajasthan

23. Sikkim

24. Tamil Nadu

25. Tripura

26. Uttaranchal*

27. Uttar Pradesh

28. West Bengal

29. A & N Islands

30. Chandigarh

31. Dadra Nagar Haveli

32. Daman & Ohi

33. DeIN

34. Pondicherry 

Total

‘NwMly craaMd StatM

221.90 

2728.98 

404.71 

698XM 

939.20 

0.00 

4888.75 

84632 

3053.95 

4860>44 

54338 

31147 

9058 

641.10 

1116J4 

154147 

3160.17 

106.16 

7514A5 

112.95 

OM
7364.15

2679.15 

12031

77.70 

7331 

81A5 

184.24 

259.13 

55467^4

84.06 

2514.90

57943

277.09

271.76

268.74

375331

1551.13

5467.77

416039

35831

237.99

53836

333.08

1413̂ 62

40533

168938

14236

3993.21

581.23

13035

758732

274656

261.06 

12940 

249^3 

161.63 

27531 

377.65

49961

3553 

1186.15 

184.62 

13741 

55835 

A^M  

111951 

428.29 

1484.05 

154922 

40.98 

7932 

21631 

90.00 

565.00 

139.25 

456.91 

32.76 

913.24 

17157 

0.00 

2873.78 

881.90 

N.A. 

N.A. 

N.A. 

N.A. 

83.75 

8531 

15654j03

34149 

6430.03 

1168.76 

111254 

176931 

31038 

9762 X)7 

2826.24 

10005.77 

1057055 

942 j67

628.78 

846.25

1064.18

3094.96

208655

530646

281.78 

12421.10

86535

13035

17825.25

630751

38137

207.10

32254

243.28

54330

72259

12106235

214.28

4897.19

1088.97 

102132

885.75

OJOO

8274.97 

2467.22 

8449.21 

576256

10644

15657

659.94

50948

2417.19 

171235 

3662 48

190D7

1137632

70138

OJOO

1520132

4975M

6735

3955

12642

3255

57.15

161.14

85427.28

127.21 

153234

79.79 

91.22 

88356 

31038 

1487.10 

359i)2 

155656 

4807.99 

834.23

472.21 

18631 

554.70 

677.77 

374.20

1643.98 

91.71 

1044.28 

163.97 

13035 

2623.93 

1332 57 

31352 

16755 

196.12 

210.73 

486.15 

56145 

35655j07
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SI.
No.

Name of State/UT Total No. 
of males 

assisted to 
set up micro 
enterprises 

under USEP 
(subsidy) sub­
component of 

USEP component 
of SJSRY

No. of Women Assisted to set 
up micro enterprises

under under Total 
DWCUA* USEP (Col. 4+5) 
(subsidy) (subsidy) 

sub- sub­
component component

1 2 3 4 5 6

1. Andhra Pradesh 31875 5480 13662 19142

2. Arunachal Pradesh 0 0 0 0

3. Assam 1698 0 0 0

4. Bihar 507 0 83 83

5. Chhattisgarh 810 139 190 329

6. Goa 210 20 56 . 76

7. Gujarat 10346 0 3881 3881

8. Haryana 5383 970 1858 2828

9. Himachal Pradesh 826 86 241 327

10. Jammu & Kashmir 4847 105 237 342

11. Jharkhand 0 0 0 0

12. Karnataka 14123 4570 6052 10622

13. Kerala 4193 7787 7989 15776

14. Madhya Pradesh 54146 2860 14245 17105

15. Maharashtra 21331 659 10609 11268

16. Manipur 0 0 0 0

17. Meghalaya 414 0 0 0

18. Mizoram 156 0 140 140

19 Nagaland 320 1026 190 1216

20. Orissa 6276 8779 2173 10952

21. Punjab 470 180 460 1640
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1 2 3 4 5 6

22. Rajasthan 1833 106 3483 3589
23. Sikkim 13 0 3 53
24. Tamil Nadu 7040 1389 2617 4006
25. Tripura 1460 540 1018 1558
26. Uttaranchal* 0 0 0 0
27. Uttar Pradesh 9044 170 8032 9802

28. West Bengal 0 35 0 35

29. A & N Islands 14 0 6 6

30. Chandigarh 72 0 13 13

31. Dadra & Nagar Haveli 28 0 9 9

32. Daman & Diu 35 0 33 33

33. Delhi 210 0 67 67

34. Pondicherry 287 117 379 496

Total 28023 36618 78776 115394

’DevelopiTMnt of Women & Chlldran in Uiban areas.

KtodlelM under Pric* Control

4686. SHRI Y.V. RAO:
SHRI MOHAN RAWALE:
SHRI K. MURALEEDHARAN:

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state:

(a) whether the Government have drawn up a new 
list of drugs under price control comprising only 33 dnigs 
a* compared to the present 74;

(b) If so, the details thereof and the reasons therefor

(c) whether any life saving drugs have also been 
Bxpected from the present list;

(d) if so, the detaUs in this regard;

(e) whether the Government are aware of the 
*)a*'<l«hlps of common man due to the huge price hike of 
W® saving drugs caused when the price control was 
sxpected eailier;

(f) If so, whether the Government have taken/jpropose 
to take any steps to safeguard the interest of common 
man whUe exceptton of medicine from price control; and

(g) If so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE); (a) No, Sir.

(I}) to (d) Do not arise in view of reply to (a) as 
above.

(e) to (g) Government have recently announced the 
■Pharmaceutical Poltey 2002’. The main objectives of this 
Polksy are, inter-alia, ensuring abundant avaitability a! 
reasonable prices within the country of good quality 
essential pharmaceutnals of mass consumption and 
strengthening the Indigenous capability for cost effecthw 
quality productton. The Policy provkles for identifying the 
dnjgs for price regulation out of the 279 Hems appearing 
in the alphabetk l̂ list of Essential Drugs In Natk>nal 
EssenHal Drugs List (1996) of the Ministry of Health &
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Family Welfare and the 173 items, which are considered 
important by that Ministry from the point of view of their 
use in various Health Programmes, in emergency care 
etc., with the exclusion therefrom of sera & vaccines, 
blood products, combinations etc. There would be 
monitoring of price movement in other cases.

New Syllabus by NCERT

4687. SHRI G.S. BASAVARAJ; Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) whether serious doubts have surfaced over 
implementation of the new NCERT syllabus this year,

(b) U so, whether the teachers and apex educational 
bodies would go about incorporating the syllabus without 
the teachers have requisite training and orientation;

(c) if so, whether the NCERT has decided to provide 
sufficient training to teachers for implementation of the 
new syllabus; and

(d) the steps being taken by the Government in this 
regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) While the Hon’ble Supreme Court has given 
interim injunctions against implementation of curriculum 
in subjects such as Hindi, History and Social Sciences, 
the NCERT does not foresee any problem in the 
implementation of curriculum/syllabi on other subjects.

(b) Teachers' training and their orientation Is a 
continuous process at NCERT and as such there is no 
breal< with the past practices in teaching and learning in 
the new cunriculum.

(c) and (d) The NCERT is planning to provide 
teachers training for effective implementation of the new 
curriculum. Besides, other agencies lil<e SCERts and 
Boards of Education are also taking steps in this direction.

Setting up of Centres (or Sanskrit

4668. SHRI IQBAL AHMED SARAOGI: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state;

(a) whether a section of the University teaching 
community has taken exception to the dedeton of a UQC's 
Expert Committee to have academk: collaborati«p with 
Sanskrit Bharati, an institution at Jandewalan in the 
Capital;

(b) if so, whether the collaboration is for setting up 
centres for spoken Sanskrit in universities and colleges 
in the country;

(c) whether the committee has unanimously decided 
to have academk: collaboration with Sanskrit BhartI for 
identifying proper teachers and conducting the courses; 
and

(d) if so, the number of universities and colleges in 
the country that have so far implemented this decision?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) to (d) According to the infonnation furnished 
by UGC, there is no academk: collaboratton with Sanskrit 
Bharati.

[Translation]

Opening of Primary Sclraols and providing 
Computers In Middle Seliools In Uttar Pradesh

4689. SHRI RAGHURAJ SINGH SHAKYA; Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state; •

(a) the details and the number of proposals received 
by the Government from Uttar Pradesh to streamline 
literacy programme and opening of primary school in each 
village and providing computers in rnkMIe schools;

(b) the number of proposals approved and the 
number of those lying pending; and

(c) the time by whtoh these proposals are likely to 
be approved?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a ) to (c) Proposals were received from Govt, 
of Uttar Pradesh for the year 2001-2002 for 22 ifistricts 
under District Primary Educatton Programnne-ll, 32 districts 
under District Primary Education Programme-Ill, 16 non- 
DPEP districts under Sarva Shiksha Abhiyan and 54 
DPEP districts under Sarva Shiksha Abhiyan for Upper 
Primary Schools. The plans were appraised and approved  

construction of new schools, additional classrooms and 
computers for upper primary schools. All the proposals 

for the year 2001-2002 have been appraised and  

approved. The proposal teceived from the Govt, of Uttar 
Pradesh for Sarva Shiksha Abhiyan for 22 districts 
covered by District Primary Education Programme-ll for 
the year 2002-2003 is under consideratk}n.
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Idantifleatlon of Peoraat Parsons in Tribal Atms

4690. SHRI RAM0A8 ATHAWALE: WUI the Minister 
of RURAL DEVELOPMENT be pleased to state:

(a) whether the Government propose to conduct any 
survey to identify the poorest persons in the tribal 
dominated areas of various States, particularly in 
Maharashtra, with the help of community based 
organisations/non-Qovemmental organisations;

(b) if so, the steps taken/being talcen by the 
Government in this regard; and

(c) the time by which such survey is llicely to be 
conducted/completed. State-wise?

THE IWIINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU): (a) to (c) The Ministry of Rural 
Development conducts Below Poverty Line (BPL) Census, 
through State Govemments^nion Territory Administrations, 
at the beginning of each Five Year Plan, to identify the 
BPL households living in rural areas of the country, 
including tribal dominated areas in all StatesAJTs. The 
next BPL Census is proposed to be conducted during 
the year 2002 in all States/UTs. The Ministry have 
constituted an Expert Group, comprising Academician and 
representatives of the Planning Commission/Central 
Ministries/State Governments, to advise the Ministry on 
the methodology and criteria to be adopted for the 
Census.

[English]

Disinvestment of MTNL and BSNL

4691. SHRI ANANDRAO VITHOBA ADSUL:
SHRI SULTAN SALAHUDDIN OWAISI:

Will the Minister of DISINVESTMENT be pleased to 
state:

(a) whether the process of disinvestment of the 
Government equity in Mahanagar Telephone NIgam 
Limited and Bharat Sanchar NIgam Limited has been 
delayed;

(b) if so, the details thereof; and the reasons therefor

(c) whether the Government propose to refer MTNL 
and BSNL to Disinvestment Commission afresh as 
reported in the 'Hindustan Times’ dated March 20, 2002;

(e) the financial position of these PSUs during the 
last three years?

THE MINISTER OF DISINVESTMENT AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI ARUN SHOURIE): (a) and (b) 
Disinvestment in Public Sector Undertakings Is a 
continuous process. As a part of the process, Government 
keep considering proposals for disinvestment in various 
public sector enterprises from time to time. The proposals 
are considered through Inter-Ministerial consultations and 
final deciskMis are taken. No deciston has been taken in 
respect of strategic sale in MTNL and BSNL. Therefore, 
the question of delay in the disinvestment of MTNL and 
BSNL does not arise.

(c) and (d) Government has deckled to refer non- 
strategic PSUs, including subsidiaries (but excluding IOC, 
ONGC and GAIL] to the Disinvestment Commission for 
independent advice. The cases of disinvestment of 
Government equity stake in MTNL and BSNL also stand 
referred to the Disinvestment Commission.

(e) The finsnclal positkm of MTNL and BSNL Is given 
below: '

Mahanagar Telephone NIgam Ltd.

(In Rs. Crore)

and
(d) if so, the details thereof and the reasons therefor

1998-99 1999-2000 200001

Net wort) 6240.70 7120J6 7382J4

E.P.S. (Rs.) 2059 17J7 2445

Boolt Value per siwre (Rs.) 99.19 njj02 117̂ 7

Profit Alter Tax 1297 1087J5 1S40.18

Bharat Sanchar NIgam Ltd.

The Company was formed 01.10.2000. Therefore, the 
question of availability of accounts for last three years 
does not arise. The accounts for the first six months 
period from 01.10.2000 to 31.03.2001 have been finalised 
and the financial position is as under-

Net worth 46036.18

E.P.S. (Rs.) (For 6 months period) 130

Book Value per share (Rs.) 92X17

Profit After Tax (Rs. crore) (For 
6 months period)

7A70S
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CommlttM on Land R«forms

4692. DR. N. VENKATASWAMY: Will the Minister of 
RURAL DEVELOPMENT be pleased to state:

(a) whether the Government have set up a commitlee 
headed by D.C. Wadhwa in 1987 to study the system of 
Land Reforms;

(b) if so, whether the said Committee has submitted 
its report; and

(c) if so, the details of the recommendations made 
by the Committee and the action taken by the Government 
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRi ANNASAHEB M.K. 
PATIL): (a) to (c) The Planning Commission had set up 
a one-man Committee headed by Prof. D.C. Wadhwa in 
1987 to prepare a detailed Status Report with reganj to 
the record of rights In land in all States to the country 
and to recommend measures for its implementation. It 
may be noted that the Committee was not asited to study 
system of land refomis. The Committee submitted a 
preliminary study titled “Guaranteeing Title to Land” in 
1989. This Report was widely circulated and discussed 
in different fora. Many suggestions of the Committee 
contained in the Report which deal with computerization 
of land reconte, modernization of survey procedures have 
already been acted upon by the Central and State 
Governments.

[Translation]

Atrocities on Scheduled Tribes In Bihar and 
Jharkhand

4693. SHRI RAVINDRA KUMAR PANDEY: Will the 
Minister of TRIBAL AFFAIRS t>e pleased to state:

(a) the nuniber of complaints received by the National 
Commission for Scheduled Castes and Scheduled Tribes 
in regard to oppression, murder and other such cases 
against the people belonging to Scheduled Tribes in Bihar 
and Jharkhand during the last three years and in the 
current yean

(b) the number of complaints out of these on whch 
the Commission has acted upon and recommended to 
the State Police for taking actton;

(c) whether despite the recommendations of the 
Commission the State Police has not taken any action 
against the accused persons; and

(d) if so, the steps taken/being taken in such cases?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) The number of complaints received in the 
Natkmal Commission for Scheduled Castes and Scheduled 
Tribes for the year 1999 to 2001 from the Scheduled 
Tribe members of Bihar/Jhartthand are as under

State 1999 2000 2001

Bihar 14 10 01

Jharkhand — — 13

Separate figures in respect of the recently constituted 
state of Jharkhand are being maintained in the 
Commission from 2001 onwards.

(b) and (c) All the complaints received In the 
Commission have been fonwarded to the District Police 
Administration/District Magistrate for conducting an enquiry 
and furnishing the facts of the cases along with action 
taken/proposed to be taken into the matters. In some 
cases the National Commission for SCs/STs have 
recommended to the appropriate authorities for taking 
certain action but necessary compliance reports are still 
awaited.

(d) The Commission is taking continuous fotow up 
action with the concerned State Govt, authorities.

[En^lsh]

Madraaas In Orissa

4694. SHRI ANANTA NAYAK: Will the Minieter of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) the number of Madrasas, both registered/non­
registered, in the State of Orissa; and

(b) the amount of grants received by each Madrasas 
from the State Government/Union Government and 
external agencies?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) No record Is centrally maintained of 
registered/unregistered madrasas in different States.

(b) Since 1994, this Ministry has been implementing 
a scheme of financial assistance for the modernization of 
madarsa education. Its objective is to encourage madarsas 
to introduce modem subjects alongwith the traditional 
cuniculum. Under the scheme, the following grants have 
been released to the Government of Orissa for teacher’s 
salaries and the purchase of science/maths kits. It is for 
the State Govemment to further release the grant to 
Madarsas.
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(Rs. in lakhs)

Year No. of madarsas Amount released

1997-1998 6 1.83

1999-2000 111 81.12

2000-2001 117 94 XW

As per the information of the Ministry of Home Affairs, 
no details are available of funding to madaisas through 
external agencies.

Bio-Technology Parke

4695. SHRI S.D.N.R. WADIYAR:
SHRI MANJAY LAL:
SHRI A. VENKATESH NAIK;

Will the Minister of SCIENCE AND TECHNOLOGY 
be pleased to state:

(a) whether the Government propose to promote Bio* 
technology Parks in the country in each State;

(b) if so, the details thereof. State-wise;

(c) the States where these Bio-tech Parks have been 
set up so far, State-wisit and location-wise;

(d) whether any assistance is extended by the Centre 
to those States for the estab ihment of these parks;

(e) if so, the details thereof;

(f) if not, the reasons therefor;

(g) whether State Government has also requested 
the Union Govemment to grant tax concessions to the 
proposed bio-tech parks on the lines of SEZs; and

(h) if so, the response of the Unton Government 
thereto?

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT ‘BACHDA*): (a) and (b) Yes, Sir. The 
Govemment is promoting setting up of bto*echnology park* 
“I different states. State Gtovemments such as Andhra 
Pradesh. Gujarat, Uttar Pradesh, Himachal Pradesh, 
Karnataka and Kerala are preparing business plans to 
*** up btotechnology paiks.

(c) The Govt of Tamil Nadu and Department of 
Biotechnology, Govt, of India have jointly set up a 
btotechnotogy park for women In Chennai. A btotechnology 
park is being established adjacent to ICICI Knowledge 
Park in the Turkapalli VUIage near Hyderabad, Andhra 
Pradesh.

(d) to (f) Department of Biotechnok>gy, Govemment 
of India is providing technicat aseletance and would 
consider financial support for establishment of specialized 
common facilities such as bio infonnatlcs, pHot plants, 
tissue culture hardening units, etc. as and when required.

(g) and (h) As and when proposals are finalized, an 
related issues woukl be taken note of.

Scheme for Coliego Teaehere

4696. SHRI CHANDRA BHUSHAN SINGH:
SHRI BRAHMA NAND MANDAL:
SHRI K.E. KRISHNAMURTHY:

Will the Minister of HUMAN 
DEVELOPMENT be pleased, to s)ate:

RESOURCE

(a) whether the University Grants Commission 
propose to introduce a merit scheme for college teachers;

(b) if so, the details thereof;

(c) whether UGC has taken a deoiskm to do away 
with the system of promoting the Readers ae ProteMors 
and deckled to give a cash award instead of promotion;

(d) if so, the facts of the matter and reasons therefor

(e) whether any representation to revert this decision 
has been received from All India Professors AssodaHone; 
and

(f) if so, the details thereof and the reaeons of the 
Govemment thereto?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) and (b) The University Grants Commlsaton 
(UGC) has informed that It proposee to formulate a 
Scheme for rewarding meiltortous teachers In colleges. 
The bask: ob)ecth« of the reward Scheme Is to strive 
towards educattonal excellence In the college educatton 
system by Wentlfying and rewarding merltortoue college 
teachers, who have made excellent contrlbuttons m their 
respective fiekJs.
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(c) to (f) The UGC has informed that the Career 
Advancement Scheme (CAS) for promotion of Reader to 
Professor shall not be applicable to colleges. UGC has 
not received any representation from the All India 
Professors Association in this regard.

rrranslatbn]

High Court Order on Ragging

4697. SHRI RAJO SINGH: Will the Minister of 
HUĤ AN RESOURCE DEVELOPMENT be pleased to 
state:

(a) whether Hon’ble High Court has passed orders 
to the University Grants Commission to take necessary 
steps in order to check the increasing evil of ragging;

(b) if so, the measures adopted by the University 
Grants Commisston in this regard; and

(c) the details of the progress made in this 
connection?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) to (c) As per information received from UGC, 
the Commission has not received any order passed by 
Hon'ble Court directing it to take necessary steps to check 
the ragging. How>ever, the judgement of Hon'ble Supreme 
Court in Civil Petition No. 656 of 1998 filed by Vishwa 
JagriU Mission versus Central Government and Others 
regarding curbing the menace of ragging in the 
educational institutions has been circulated by the UGC 
to all the universities for necessary compliance. 169 
Universities have since responded to UGC circular.

lEngtish]

Relief work in riot affected Areas of Gujarat

4698. SHRI M.V.V.S MURTHI:
SHRI N. JANARDHANA REDDY:
SHRI ADHIR CHOWDHARY:
SHRI RAM MOHAN GADDE:
SHRI SULTAN SALAHUDOIN OWAISI:
SHRI C.K. JAFFER SHARIEF:
SHRIMATI KAILASHO DEVI:
SHRI G.J. JAVIYA:
SHRI CHANDRESH PATEL:

Will the Minister of HOME AFFAIRS be pleased to 
state:

(a) whether the National Commission for Minorities 
have urged the Unk>n Government to ensure an impartial 
enquity by a sitting Judge of the Supreme Court to bring 
out the facts and truth of violence In Gujarat after the 
Godhra incidents;

(b) if so, the action taken by the Government thereon;

(c) whether the Prime Minister has recently visited 
the riot affected areas of Gujarat;

(d) if so, the details of the instructions/directions 
issued by the Prime Minister to bring normalcy and 
improve the rehabilitation worit in the State; and

(e) the measures taken/proposed to be taken to 
implement the instructions/directions of the Prime Minister?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I.D. SWAMI): (a) and (b) Yes. 
Sir. However, since the Gujarat Govemnwnt has already 
instituted a judicial inquiry headed by Justice K.G. Shah, 
Retired Judge of the High court of Gujarat under the 
Commissions of Inquiry Act, 1952, H is not proposed to 
instttute a parallel Inquiry by the Union Government.

(c) to (e) The Prime Minieter visited Gujarat on
4.4.2002. Subsequently, the Prime Minister has announced 
the following measures;-

A Ex-gratia Payment

(i) Ex-gretia payment of Rs. One lakh to the next 
of kin of deceased from the Prime Minister’s 
National Relief Fund (PMNRF). This will be in 
addition to Rs. 50,000/- already sanctioned by 
the Govemnwnt of Gujarat.

(ii) Rs. 50,000/- to the pennanently disabled/injured. 
This will also be given from the PMNRF.

B. Relief Camps:

(i) Sanitation, drinking water, general cleanliness in 
the Relief Camps will be improved by 
Government of Gujarat.

(ii) The expenditure incunvd on food-grains in the 
relief camps will be bome by the Government 
of India.

(ill) One set of text books and one set of school 
uniforms wiH t>e given free to chiklren in the 
relief campe. The expenditure will be reimbursed 
by the PMNRF.
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C. Housino:

(i) In rural areas, an amount upto Rs. 50,000/- will 
be given for repair/reconstruction of damaged/ 
fuHy damaged houses. The expenditure will t>e 
borne by Govennment of India.

(il) In the Urban areas, reconstruction of woik for 
the houses will be taken after a comprehensive 
survey. It will be ensured that there will be 
proper urban planning while re-locating 
communities. The entire expenditure towards this 
win be borne by the Government of India.

D. In the riot affect areas. Below Poverty Line (BPL) 
families will be given 35 Kg. Food-grains free of cost for 
the next two months.

E. Shops/factories which have been damaged will be 
given appropriate assistance after a survey.

F. Government of India will bear the expenditure 
required to rehabilitate all orphaned children and widows. 
Smt. Ela Bhat of SEWA has been requested to prepare 
a scheme/programme for this purpose.

The Prime Minister has directed that Cabinet wHI 
monitor the relief and rehabilitation measures mentioned 
above on weeMy basis.

[Translation]

Basic amenities In DDA Colonies

4699. DR. SUSHIL KUMAR INDORA:
SHRI NAWAL KISHORE RAi:

Will the Minister of URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION be pleased to state:

(a) whether the Delhi Development Authority has 
constructed several colonies in Delhi;

(b) if so, the names of colonies constructed till the 
end of 2001;

(c) whettier these colonies are still under the control 
of DDA;

(d) if so, whether the resident of these colonies face 
problem of drinking water, electricity, sanitation,

deanlineas etc.; and

(e) if 80, the schemes formulated by the Unten 
Government for solving these problems?

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA); (a) to (c) The DDA 
has so far developed 673 coionies/pockets, out of which 
services of 842 cotonies/pockets have t>een handed over 
to the Municipal Corporation of Delhl/Deihi Jal Board for 
further care and maintenance. Servtees of remaining 31 
residential colonies/pockets are in the process of being 
handed over the MCD/DJB.

A list of major residential areas devetoped by the 
DDA is enctosed as statement.

(d) and (e) The DDA have reported that there is no 
problem of electricity and cleanliness in the DDA managed 
colonies. It is the responsibility of the DelN Jal Board to 
supply water at city level. The DDA is supplementir«g the 
water supply through tubewells in such of the DDA 
managed cotonies where there is shortage of water, as 
an interim arrangement. However, to meet the shortfall in 
the demand and availability of water in Delhi, the Delhi 
Jal Board has come up with a number of schemes, which 
are in different stages of progress.

Statamant

Ust of Major Residential Areas Developed by Vte DDA

1. Naraina Resklential Scheme.

2. Yamuna Vihar.

3. Dilshad Garden

4. Kondii GharoU

5. Vasundhaara Enclave

6. Safdaijung Resklentlal Schenra.

7. Malviya Nagar

e. East of KaHash

9. Mayfare Garden

10. Uday Part(

11. Saket

12. Vasant Kunj

13. Janakpuri

14. Vikaspuri

15. Paechim Vlhar
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16. Dwarka

17. Ashok Vlhar

18. Lawrence Road (Keshavpuram)

19. Shalimar Bagh

20. PKampura

21. Rohini

(English]

Starting N«w Couraa at th« Qraduata Laval

4700. SHRI A. BRAHMANAIAH: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT t>e pleased to 
state:

(a) whether UGC has, in principle, approved new 
courses at the graduate level in univeiBities;

(b) if so, the details thereof;

(c) whether a high level meeting of the UGC was 
held recently to approve such courses;

(d) if so, the details thereof;

(e) whether any funding is likely to be provkled by 
UGC to encourage universities to adopt such courses; 
and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) to (f) According to the infomtation furnished 
by the UGC, it has decided to introduce many new 
courses in the University system, based on the 
recommendations of Expert Committees set up from time 
to time. An indicative list of such courses is given in the 
statement enclosed.

UGC provides recurring grant upto Rs. 26.00 lakhs 
and non-recurring grant of Rs. 34.00 lakhs under the 
Scheme of Innovative Programnws.

Under Vocational Education Scheme, UGC provides 
financial assistance to the tune of Rs. 7.00 lakh non­
recurring and Rs. 2.00 lakh per annum recurring grants 
for Science subjects and Rs. 2.00 lakh as non-recurring 
and Rs. 1.00 lakh per annum as recurring grant for Social 
Science and Humanities subjects. Assistance is provkled 
for a period for a period of 5 years, after that the 
institutions have to take over the iiabiWy.

List of courses offered by UGC under various streams

1. B.A. (Functional Hindi)

2. B.A. (Functional Sanskrit)

3. B.A. (Functional English)

4. B.A. (Archaeologwal and Museology)

5. B.A. (Rural Handicrafts)

6. B.A. Eariy Childhood Care and Educatton

7. B.Com (Principles and Practices of Insurance)

8. B.Com (Office Management and Secretarial 
Practfee)

9. B.Com (Tax Procedures and Practices)

10. B.Com (Foreign Trade Practices and 
Procedures)

11. B.Com (Tourism and Travel Management)

12. B.Com (Advertiaing, Sales Promotion and Sales 
Management)

13. B.Com (Computer Application)

14. B.Sc. (Industrial Cherriistry (Seven streams)

15. B.Sc. (Food Science and Quality Control)

16. B.Sc. (Clinical Nutrition and Dietics)

17. B.Sc. (Industrial Microbiology)

18. B.Sc. (Bio-Technology)

19. B.Sc. (Biological Techniques and Specimen 
Preparatwn)

20. B.Sc. (Seed Technology)

21. B.Sc. (Sericulutre)

22. B.E. (Industrial Fish and Rsheries)

23. B.E. (Instaimentation)

24. B.E. (Geo-exploration and Drilling Technotogy)

25. B.E. (Mass Communication and Video
Productkjn)

26. B.E. (Still Photography and Audio Production)

27. B.E. (Electronk: Equipment Maintenance)

28. B.E. (Environment and Water Management)

29. B.A. (Agro Services)

30. B.A. (Domestk: Animal Farming)
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31. B.A. (Forestry and Wildlife Management)

32. B.A. (Soil Consen/ation & Water Management)

33. B.A. (Hill Agriculture)

34. B.A. (Non-Conventional Energy Sources)

35. B.A. (Dry-land Agriculture)

36. B.A. (SiMpasture)

37. B.A./M.A. (Jyotir Vigyan)

38. M.Sc. (Environmental Science)

39. M.Sc. (Bio'technology)

40. M.Sc. (Electronics)

41. B.AA.L.B. (Human Rights and Duties Education)

42. B.EdTM.Ed. (Environmental Component)

43. M.Tech. (Energy Management)

44. U.P./P.Q. (Wind Engineering and Continuing 
Education)

45. B. Tech (Food Technology).

46. M.Sc. (Electronic Media and Infonnatics)

47. B.Sc. (Electronic Media)

Allocation of Funds to Assam University

4701. SHRI A.K. QOLAM OSMANI: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT t>e pleased to

(a) whether the funds released to Assam University, 
Silchar, for developmental works remained unutilized 
during the last five years; and

(b) H so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
human RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) and (b) No. Sir. Funds to the extent of 

1470 lakhs released during IXth Plan period to Assam 
University by University Grants Commission for 
developmental works have been fully utilised by the 
University.

Imptementatlon of Schemes by NCRPB

4702. SHRI VINAY KUMAR SORAKE: Will the 
Minister of URBAN DEVELOPMENT AND POVERTY
alleviation be pleased to state;

(a) the details of schemes implemented by the 
Nattenal Capital Regkm Planning Board (NCRPB) during 
2001-2002 and under Implementatkm during 2002-2003;

(b) whether the NCRPB has been able to ensure a 
consensus approach among the member States towards 
devetoping a Common Ecortomic Zone around the Capital;

(c) if so, the details thereof and if not, the reasons 
therefor and

(d) the details of satellite towns around Delhi now 
fully developed under the National Capital Regkm Planning 
Board;

(e) whether this has helped decongesting the Capital 
Zone;

(f) if so, the details thereof;

(g) whether the Unton Government propose to shift 
major office complexes from the capital to SateNlte Towns 
to ease transport and housing problems; and

(h) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) The NCR Planning 
Board provkles interest bearing toans to the participating 
States for their devek)pment projects. Since inceptton, It 
has financed 159 projects with a total estimatod cost of 
Rs. 5003.09 crores, and loan component of Rs. 2088.05 
crores, out of whnh Rs. 1323.12 crores has been released 
upto March, 2002. Out of the 159 projects, 68 have been 
completed.

During the year 2001-2002, the Board financed it 
projects, consisting of 9 new and 7 ongoing projects, 
and an amount of Rs. 271.90 crores was released as 
loan. All the ongoing schemes wouki continue to be 
implemented during 2002-2003. In addHton new projects 
may also be sanctioned and implemented.

(b) and (c) The NCRPB has been requesting the 
member States to adopt a Common Economic Zone for 
me NCR. To further develop the concept, the NCRPB 
has constituted 5 study groups consisting of 
rapresentatives of NCR States and Central Ministries on 
various subject viz.

• Ratkmalisatton of Tax stnjcture and Extending 
Uniform Flnandal/BanWng Servtees.
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* Integrated Rail and Road Transport Network and 
Removing the restrictions on Inter-State 
Movement of Taxis, Airto-rlckshaws, Buses etc. 
between the NCR States.

* Integrated Education Policy.

* Integrated Law and Order Machinery.

* Provision of adequate financial resources in sub­
component plans of participating States and 
concerned Central Ministries.

The recommendations of the study groups will be 
kept in view while, finalising the Regional Plan 2021.

(d) to (f) No Satellite town around Delhi have been 
identified. However, the Regional Plan-2001 for the 
National Capital Region had identified six Delhi 
Metropolitan Area (DMA) towns i.e. Qhaziabad-Loni, Nodia 
in UP, Faridabad, Gurgaon, Bahadurgarh and Kundli in 
Haryana and 11 priority towns i.e. Meerut, Hapur, 
Bulandshahr, Khurja in UP; Palwal, Rewari, Dharuhera, 
Rohtak, Panipat in Haryana and Alwar and Bhiwadi in 
Rajasthan. The Master Plan for these towns have already 
been prepared and these towns are being developed by 
the respective State Governments through their 
Development Authorities/other Agencies. The NCR 
Planning Board is also providing loan assistance to the 
respective Agencies for the development of these towns 
as per their demand.

Development, of these towns, to an extent, has 
helped in decongesting the NCT of Delhi.

(g) No, Sir.

(h) Does not arise.

NRDO Programmes in Karnataka

4703. SHRI KOLUR BASAVANAQOUD; Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state the details of the programmes/projects/ 
schemes undertaken by the National Research 
Development Corporation (NRDC) in Karnataka during 
2000-2001 and 2001-2002?

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHt): The 
details of the programmes/projects/schemes undertaken 
by the National Research Development Corporation 
(NRDC) in Kamataka during 2000-2001 and 2001-2002 
are given below:

(i) A memorandum of Understanding (MOU) with 
Central Silk Board, Bangalore was renewed 
during the year 2001-2002. Several technologies 
developed by the institute pertaining to 
sericulture, e.g. Vizetha (a silk worm bed 
disinfectant) and NUTRID (ap artificial diet for 
silk wonns) were commercialized.

(ii) Demonstration and training was provided to mral 
people on several machines appropriate for 
setting up individual units by mral youths in a 
Rural Technology Demonstration-cum-Training 
Center, viz. ‘Syndicate Agriculture and Rural 
Development Foundation, Hiriadka, Manipal’, 
promoted up by NRDC.

(ill) During 2000-2001 and 2001-2002, NRDC 
licensed technobgies to four entrepreneurs in 
Karnataka for commercialization. The details are 
as follows:

SI.No. T echnology/Process Entrepreneur

1. Uzi Trap Ashchem Agrotech Ltd., Bangabre.

2. NUTRID (an artificial diet for silk worms) Ashchem Agrotech Ltd., Bangalore.

3. Azotobacter Biofertilizer Technology for Mulbeny Azo Fertilizer (P) Lid., Mysore.

4. Fibre Reinforced Concrete Manhole Covers Malu Housing Products, Bangalore; 
Tanvl Cement Products Bar>gak)re.

f '
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Modernisation of Police Force

4704. DR. BALIRAM; Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether some State Qovemments, particularly 
Delhi and Uttar Pradesh could not get the total amount 
sanctioned i>y the Union Government for modernisation 
of police force as they failed to utilise their own share 
during the last five years;

(b) if so, the details thereof, year-wise and State- 
wise; and

(c) the amount utilized by the State Qovemments 
during the said period, year-wise. State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I.D. SWAMI): (a) No, Sir. The 
Central share was released to al the States in accotdanoe 
with their allocation and the approved plan for the year
2000-2001 and 2001-2002.

(b) and (c) The amount released by the Qovemment 
of India under the Scheme for Modernisation of State 
Police Forces during the last five years and utilization 
reports received from the States is indicated in the 
Statement enclosed. Delhi is not covered under the 
Scheme for Modemisation of State Police Forces.

SfEmmflmu

(Rs. m lakhs)

Name of State Central funds rslaaaad during Funds uUHaed 
200001 

(Central ahara)

Gsntnri Fundi 
ralasMd during 

2001-021997-98 1998-99 1999-2000 20004)1

1 2 3 4 5 6 , 7

Andhra Pradesh 1209360 709360 354.780 7202 00 481730 772030

Arunachal Pradesh 96.270 23.135 177.100 IlSiJO 600JOO 414385

Assam 47.715 47.715 47.715 365730 Nil 3 8 5 9 ^

Bihar 783.120 633.120 508330 5758 30 Nil 5400XX)

Goa Nil Nil Nil 202.00 177 XX) 200iX>

Gujarat 150.180 75.090 570300 5976XJ0 2937 X)0 SOOOJK

Haryana 71.710 71.710 319320 2832 30 275330 24461)05572

Himachal Pradesh 20345 100:000 437 320 134 XX> 160 jOO 637.945

Jammu & Kashmir 81340 581340 40.770 3062 JOQ 3082 X)0 2850X)0

Karnataka 200300 250300 621300 8285.00 6557i)0 7697.985

Kerala 113.990 Nil 189.990 292830 17XX) 31113187

Madhya Pradesh 387320 437320 846360 S449J00 465930 5300X)4S5

Maharashtra Nil 324.915 568320 8310X)0 4502 M 9210jOO

Manipur 217315 2MA30 17315 410iX) 1049.20 495^46

12.970 154 jOO 5430 519.14584
Meghalaya 51380 125.940
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1 2 3 4 5 6 7

Mizoram 87.780 43390 173385 495.00 523.66 550.00

Nagaland 238430 238430 164375 284.00 142 XX) 1344 J75

Orissa 104A10 104.610 52305 305750 798 X)0 3050XX)

Punjab 284^50 42 325 42325 3576XX) 2909.75 3209.98974

Rajasthan 154.920 77460 Nit 4552 50 140550 6110.00

Sikkim 43.015 8.610 Nil 183.00 1050 287235

Tamil Nadu 296.850 321.750 163.960 7650.00 5316.00 6810.00

Tripura 246.530 23.265 177.795 639 XX) 13150 S6OJ00

Uttar Pradesh 626 300 436300 951.065 12397.00 2610.67 11604.95

West Bengal 174.770 87385 761500 604750 238650 . S6S0J00

Chhattisgarh - - - 205750 196250 2197.00

Jharkhand - - - 4015.00 189350 2893 50

Uttaranchal - - - 550.00 224.00 84440

Total 5750.000 5000.000 72000XXX) 100000XK) 100000.00

‘All the State Qovemments, except Rajasthan, made complete utilization of funds released during the period 1997-98 to 1999-2000. 
The State Government of Rajasthan has an unspent t»lance of Rs. 29 lal.hs pertaining to the financial year 1999-2000. For 2001-2002 
no State Qovemment has reported ultllzation.

Constitution of CommlttM on Reclamation 
of Wasteland

4705. SHRI RAMJI LAL SUMAN:
DR. SUSHIL KUMAR INDORA:

Will the Minister of RURAL DEVELOPMENT be 
pleased to state:

(a) whether the Government have constituted a 
comnnittee on Reclamation of Wasteland in the countiy;

(b) if so the date on which the said Committee was 
constituted alongwHh the details of its members; and

(c) the time by which the committee is likely to be 
submit its rejsort?

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI ANNASAHEB M.K. 
PATIL): (a) The Department of Land Resources in the 
Ministry of Rural Development have constituted a Task 
Force for linkage with Credit Institutions for Wastelands/ 
Watershed Development.

(b) The Task Force, constituted on 6th March 2002, 
has the following composition;-

1. Secretary, Min. of Rural Devek>pment Chairman
2. Addl. Secretary (Land Resources), 

Min. of Rural Development
Member

3. Addl. Secy. & Rnanclal Adviser, 
Min. of Rural Devekipment

Member

f '



1773 Written Answer VAISAKHA 3. 1924 {Saka) to OuMtions 1774

4. Chief Executive Offkser,
Indian Banks Association, Mumbai

Member

5. A Representative from Resen/e Bank of India Member
6. A Representative from Nattonal Bank for 

Agriculture & Rural Development (NABARD).
Member

7. Commissioner (Rural Development), 
Govt, of Andhra Pradesh

Member

8. Secretary (Rural Development), 
Govt, of Madhya Pradesh

Member

9. Joint Seoretaiy (Wastelands Development), 
Min. of Rural Devek>pment

Member Convenor

(c) The Task Force is expected to submit its report 
within a period of three months.

[English]

Compens«tion for Lartd Acquired imder PMQ8Y

4706. SHRIMATI HEMA QAMANQ: Will the Minister 
of RURAL DEVELOPK^EÎ  be pleased to state:

(a) the details of compensation granted to the persons 
whose land has been acquired for road construction under 
the Pradhan Mantrl Gram Sadak Yojana (PMGSY);

(b) the criteria fixed for providing compensation for 
such acquired land;

(c) whether the Government have received any 
complaints in this regard; and

(d) if so. the details thereof and the action taken by 
the Government thereon?

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU): (a) The GukWines of the Pradhan 
Mantri Sadak Yojana (PMGSY) stipulate that It is the 
responsibility of the State Government to ensure 
availability of land for taking up for the proposed road 
works under the Programme. No provision is to be made 
for land acquisition under this Programme.

(b) to (d) Does not arise.

[Translation]

RIote in Gujarat

4707. SHRI CHANDRESH PATEL:
SHRI C. KUPPUSAMI:

state;
Will the Minister of HOME AFFAIRS be pleased to

(a) whether the Chief Minister of Gujarat called on 
the Prime Minister in Delhi during March/April, 2002;

(b) if so, the issues discussed during the meeting;

(c) whether the Chief Minister of Gujarat sought 
assistance to deal with the sltuatton arising out of the 
riots broken out recently In Gujarat;

(d) if so, the details thereof;

(e) the assurances given by the PrlnrM Minister 
alongwith the relief measures announced;

(f) whether the I.S.I. of Pakistan or some foreign 
forces are behind these riots;

(g) If so, the facts thereof;

(h) the number of persons associated with the Incklent
arrested in various parts of ttie country;

(1) the measures taken or propoeed to be taken to
thwart the designs of these forces; and

(j) the measures taken to fulfil the assurances?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I.D. SWAMI): (a) to (e) The CWef 
Minister of Gujarat called on the Prime Minister recently 
and discussed the issues arising out of the recent 
communal riots in Gujarat The Prime Minister also visXed 
Gujarat on 4-4-2002. Subsequently, the Prime Mlnisler 
has announced the foltowlng measures:-

A. Ex-gratla Payment

(i) Ex-grstia payment of Rs. One lakh to the next 
of kin of deceased from the Prime Minieter's 
Natk>nal Relief Fund (PMNRF). This wU be in 
additkM) to Rs. 50,000/- already sancttoned by 
the Government of Gujarat
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(ii) Rs. 50,000/- to the permanently disabled/injured. 
This wHI also be given from the PMNRF.

B. Relief Camps:
(i) Sanitation, drinking water, general cleanliness in 

the Relief Camps will be improved by 
Govemment of Gujarat.

(ii) The expendHure incurred on food-grains in the 
relief camps will be l)ome by the Govemment 
of India.

(iii) One set of text books and one set of school 
unifonns will be given free to children in the 
relief camps. The expenditure will be reimbursed 
by the PMNRF.

C. Housing:

(1) In rural areas, an amount upto Rs. 50,000/- will 
be given repair/reconstruction of damaged/fully 
damaged houses. The expenditure will be borne 
by Govemment of India.

(ii) In the Urban areas, reconstruction of wortt for 
the houses wHI be taken after a comprehensive 
survey. It will l)e ensured that there will be 
proper urban planning while re-locating 
communities. The entire expenditure towards this 
will be borne by the Govemment of India.

D. In the riot affect areas. Below Poverty line (BPL) 
families will be given 35 Kg. Food-grains free of cost for 
the next two months.

E. Shops/factories whk;h have been damaged will be 
given appropriate assistance after a survey.

F. Government of India will bear the expenditure 
required to rehabilitate all orphaned chiMren and widows. 
Smt. Ela Bhat of SEWA has been requested to prepare 
a scheme/programme for this purpose.

The Prime Minister has directed that Cabinet will 
monitor the relief and rehabilitation measures mentioned 
above on weekly basis.

(f) and (g) The State Government has instituted a 
Commission of Inquiry headed by Justice K.G. Shah, Retd. 
Judge of the High Court of Gujarat, under the Commission 
of Inquiry Act, 1952 and hence Involvement of any 
organisations in these riots would be known only upon 
the outcome of the Inquiry Report

(h) So far 32368 have been anwted by the Gujarat 
Govemment in these riots.

(i) The activities of all the organisations having a 
bearing on the communal situatton in the country are 
under constant watch of the law enforcing agencies and 
requisite legal action is taken wherever necessary.

(j) The Prime Minister has directed that Cabinet 
Secretary will nmnitor the relief and rehabilitation measures 
mentioned above on weekly basis.

[English]

AdmlMlon* in Jawahar Navodaya VIdyalayaa

4708. SHRI ASHOK N. MOHOL:
SHRI RAMSHETH THAKUR:

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:*

(a) whether the Govemment have received any 
comî aints regarding irregularities in admission process 
in the Jawahar Navodaya Vidyalayas, school-wise and 
State-wise; and

(b) if so, the action taken by the Govemment In this 
regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) and (b) As infomied by Navodaya VkJyalaya 
Samlti the details of the complaints received State arid 
distrnt-wise along with the action taken so far is given in 
the Statement enclosed.

Statement
Statement showing the complaints on irregularities during the Jawahar Navodaya Vidyalaya 

selection teste and admission during the year 2001-2002

SI.No. State//UT District Nature of Complaints Action Taken

1 2 3 4 5

1. Andhra Pradesh Warangal Leakage of Question 
paper through publication 
of the questions in daily 
newspaper “vaartha*.

FIR was lodged, police 
plunged into action and 
arrested 17 people. The 

- examination was cancelled.
legal action is under process 
under the supervision of 
District Magistrate.



1777 W im n Antwar VAISAKHA 3, 1924 (Saka) to OuMthns 1778

2. Himachal Pradash Kangra

3. Punjab Ropar

4. Bihar Aurangaisad

5. Bihar Shekhpura

6. Bihar Buxar

7. Bihar Nawada

B. Hcuyarta Rewari

During the year 2001 
there were oompiaints on 
the examination conducted 
at Kangra district stating 
that separate anangements 
were made for writing 
the test to some students 
in the center at Paiampur

During the year 2001 
there was a complaint 
that the test t)ooklet8 of 
three students were 
exchanged.

Complaints l>y the parents 
of the examinees that 
unfair means adopted in 
the examination during 
the year 2001.

Parents of candidates 
for JNVST at Lal<hlsarai 
district l)lfurcated from 
Shekhpura district (Bihar) 
have complained that the 
question paper has leaked.

Complaints on sheeU 
recovered from two 
students in the examination 
center tallied with major 
number of quasttons.

During the year 2001 
some parents of the 
students appearing for 
the examlnatton made a 
complaint of mismanage­
ment of the center at 
Gandhi Inter VkJyalaya. 
Nawada.

Ineligibility of chikfcen 
for appearing in the 
examination.

Matter was Inquired and
found to be basalees.

An inquiry was conducted 
by the regtonal office and 
allegation was found to be 
baseless.

On inquiry the aMegatk)n ia 
found fkrtittous.

On preliminary inquity, It 
was found that some 
students got in poeeesaton 
of questkm and answers 
before hand. The examinatkm 
and the District Magistrate 
has been requested for 
ordering an inquiry.

After verifteatton of the 
facts, the examinatkm was 
cancelled. The District 
Magistrate has bean 
requested for ordering an 
inquiry.

An inquiry was conAicted 
t>y the regtonal ofteer 
found the complaint to be

An inquiry waa conducted 
by the Regtonal Office and 
th e  ineligtile chld»«» wei» not 
admMad.
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9. Haryana Kurukshetra

10. Rajasthan Naguar

11. Delhi Mungeshpur

12.

13.

Arunachal
Pradesh

Jharkhand

Lowere
Subansiri

Qirdih

Delhi University

Complaint lodged in 
respect of two students 
who repeated exam.

Complaints of few children 
writing the examination 
with the pencil at the 
examination center of 
Dwedwana.

Complaints on In’eguiarities 
at Hyderpur center during 
the Jawahar Navodaya 
Vidyayala Selection Test,
2002 on account of some 
children writing the test 
by pencil

Complaints of unfair 
means at center at Govt. 
Higher Secondary School, 
Yazali.

Complaints of impersonation 
by the students of Parasnath 
Digambar Jain Mutt Vidyalaya, 
Girdih.

Inquiry is ordered and is 
under progress. Suitable 
action wilt be taken basing 
on the findings of the 
Inquiry Report.

Inquiry is under progress.

Inquiry is under progress.

No supporting evidence 
was found for the complaints.

The Regional Officer has 
been directed to conduct 
inquiry

4709. SHRI PRABHUNATH SINGH:
SHRI ARUN KUMAR;

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the Government are aware that Delhi 
University has failed to make it to the UGC list of 
Universities with Potential for Excellence of late;

(b) If so, the reasons for Delhi University slipping 
downward; and

(c) the measures taken by the Government to tone 
up its academk: excellence?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) to (c) According to the information furnished 
by the University of Delhi, the UGC had invited proposals 
from different univeisities in the country for grant of status

of ‘University with a Potential for Excellence’ in the month 
of September. 2001. In response, the University submitted 
its proposals to the UGC in November, 2001.

The UGC has infonned that the proposals of the 
University of Delhi were not recommended by the Expert 
Committee. However, the UGC, at its meeting held on
21.3.2002, has resolved to invite the University of Delhi 
again to make presentation of their proposals.

Closure of Maharashtra Antibiotics and 
Phamiaeeutieals Ltd.

4710. SHRI VILAS MUTTEMWAR; Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether it is a fact that Maharashtra Antibiottas 
& Pharmaceuticals Ltd., a Govt, of India undertaking has 
been closed down w.e.f. 16.9.2001;

(b) if so, the number of emptoyees of the undertaking 
rendered jobless as a result thereof;
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(c) whether all the terminal benefits have been given 
to these employeee;

(d) whether the Provident Fund due of the employees 
has also been settled;

(e) If not, the reasons therefor and the time by which 
terminal benefits and other dues, like Provident, Fund 
Salary, LIC, GSIC etc. are likely to be settled?

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE): (a) to (e) On 4.7.2000, the Board of 
Industrial and Rnancial Reconstruction (BIFR) fonned its 
opinion that it is just, equitable and in pubik: interest that 
Maharashtra Antibiotk» and Phannaceutk»l8 Ltd. is wound 
up under Section 20 (1) of the provisions of Stek Industrial 
Companies (Special Provisions) Act, 1985 and passed 
directions that the opinion may be fonvarded to the 
concerned High Court for necessary action according to 
law. All the 240 employees of MAPL are still on the rolls 
of MAPL.

Study by CSIR on Pollution Levels of 
Diesel Fuels and CNG

4711, PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state;

(a) whether it is a fact that the CSIR has done a 
comparative study on the pollution levels of diesel fuels 
and CNG;

(b) if so, the details thereof and the date on which 
the study was completed;

(c) whether such a study is being continued with 
other fuels by CSIR; and

(d) if so, the names of other automobiles and 
transportation fuels on which the research is being done 
by CSIR at present?

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
developm ent (DR. MURLI MANOHAR JOSHI): (a ) and
(b) CSIR has not canied out a comparative study on the 
pollution levels of diesel fuels and CNG fuels per se . 

Limited comparative study on emissions from pre Euro-i 
diesel vehkiles and converted CNG vehteles was carried 
out during 1997*2000. In such vehteles m e a su re m e n t was 
done for CO, total hydrocartx)n (THC), NOx and not for 
Partteulate Matter (PM). The study revealed that w»»n 
<««8el bus was converted tor operatton on CNG, the

emisston levels of CO. THC and NOx tended to increase 
beyond permissible Hmits.

(c) and (d) Yes Sir. The other fuels ara LPG and 
Petrol.

[TransJatlonJ

Vacant Post In KV8

4712. SHRI RAGHURAJ SINGH SHAKYA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state:

(a) the number of posts of teachers lying vacant in 
Kendriya Vidyaiayas in Uttar Pradesh; and

(b) the number of posts out of them reserved for 
Scheduled Castes and Scheduled Tribes?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA); (a) and (b) 62 posts of teacher of various 
categories are lying vacant in various Kendriya Vklyalayas 
in Uttar Pradesh as on 19.4.2002. Since, the recmltment 
for the posts of teachers in Kendriya Vklyalaya Sangathan 
is done on all India basis, the reservation to SCs and 
STs is provided on all India level only and not on regk>nal̂  
state basis.

[English]

Reduction In Import of Urea

4713. SHRI A. VENKATESH NAIK: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government have achieved 
conskJerabie reduction in Import of Urea during the last 
five years;

(b) if so, the details thereof;

(c) the amount of subsidy saved on the aforesakJ 
account;

(d) whether the Government are aware that most of 
the fanners are unaware of the balanced consumption of 
Urea and other fertilizers;

(e) if so, whether as a result of this fanners are 
incuning heavy tosses:

(f) whether the Government propose to organise a 
woriohop throughout the country to make the fanners 
aware about the consumption of twianced urea and 
fertHlzers; and
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(g) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE): (a) and (b) Yes, Sir. The details of 
import of urea during the last five years on Govennment 
account Is as under

Year Quantity (in lakh MT)

1997-98 23.89

1998-99 556

1999-2000 533

2000-2001 Nil

2001-02 2.20

(c) The import of urea is arranged to fill up the gap 
between the estimated indigenous availability and countiys 
requirement. The difference between the landed cost of 
imported urea and the Maximum Retail Price (MRP) is 
borne by the Government as subsidy. Hence the exact 
amount of subskly saved on account of no imports cannot 
be quantified as the amount of subsidy saved or extra 
subsidy incun^d would have dependent on the quantum 
of urea that the country had to import in case of any 
further gap and the price of urea in the international 
market. However, the actual expenditure for imported urea 
against the Estimates (RE) in the last 5 years are given 
below:

(Rs. in crores)

Year Estimated
Expenditure

Actual
Expenditure

1997-98 2862 165871

1998-99 1740 333.09

1999-2000 1370 293.00

2000-01 1312 11-85

2001-02 159 14550

(d) to (g) Balanced fertilization is t>eing promoted by 
extension units of State Oepaitments of Agriculture and 
the Union Ministry of Agricutture as also the fertilizer 
industry and the agrlcuKurat universities in the country. 
Farmers are progressively becoming aware about the 
benefits of balanced fertilisation. Government's efforts in

bringing balance feitiiizer consumption can be appreciated 
In narrowing down NPK consumption ratio which was 
7.0:2.S:1 during 1985-86 and come down to 6.3:2.6:1 
during 1989-90 and further narrowed down to 5.9*.2.4:1 
during 1991-92 and ratio got distorted became 9.6:2.9:l 
during 1993-94. With Government's efforts by way of 
giving price support to decontrolled phosphatic and 
potassic fertilizers and education of farmers through 
extension machineries, the consumption ratio has improved 
to become 6.9:2.7:1 during 1999-2000.

State Governments as well as IFFCO, KRIBHCO and 
Indian Potash Limited periodically organise farmers fairs, 
Krishi Melas, farmers; training and lay out field 
demonstration to show the benefits of balanced 
fertilization. There is, however, no proposal to organise 
worltshops throughout the country on this issue.

Indo-US Science Forum

4714. SHRI IQBAL AHMED SARADGI; Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state:

(a) whether the Union Government have urged US 
for more funds for research work in the Fourth Governing 
Body Meeting of Indo-US Science Forum which was held 
on 18th March, 2002;

(b) if so, whether any details have been provided to 
the US Government in this regard;

(c) whether any agreement in this regard has been 
reached;

(d) if so, the details thereof; and

(e) the extent to which the US has agreed to provide 
more funds for research work?

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT "BACHDA-): (a) No, Sir.

(b) to (e) Does not arise.

Development of Forest Tribal Village* 
In Tamil Nadu

4715. SHRI N.T. SHANMUGAM: Will the Minister of 
TRIBAL AFFAIRS be pleased to state:

(a) whether the Union Government have received 
any proposal from the Government of Tamil Nadu and
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Non-Governmental Organisations in regard to the 
development; of forest tribal villages for the upliftment of 
tribals;

(b) if so, the amount demanded for development of 
various Tribal dominated areas particularly in Vellore 
District of the State; and

(c) the time by which the said amount is liltely to be 
provided?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM); (a) to (c) The Ministry received some proposals 
from the State Government of Tamil Nadu for the year
2001-2002 under Article 275(1) of the Constitution. Out 
of these, one of the proposals was for provisions of 
drinking water, health care, improvement of roads and 
forestry activities for the tribes in Jawadhu hills in Vellore 
District. All the proposals were considered in a meeting 
convened by the Ministry, and on the basis of 
recommendation of the State Government another 
proposal for formation and improvement of road in 
Coimbatore District was approved, and the entire

entitlement of Rs. 210.00 Mths was reteaeed to the State 
Government

Task Force to encourage in v o lv w iM n t et PrtvMe 
Sector In WDP

4716. SHRI SURESH RAMRAO JADHAV: WW the 
Minister of RURAL DEVELOPMENT be pleased to 
state:

(a) whether the Government have constituted a Task 
Force to encourage involvement of private sector in the 
Wasteland Development Programme (WDP); and

(b) if so the details thereof alongwith Its tenns of 
reference?

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI ANNASAHEB M.K. 
PATIL): (a) and (b) The Department of Land Resources In 
the Ministry of Rural Devek>pment have consUtuted a Task 
Force for linkage with Crsdll Institutions for wastelands/ 
watershed devek>pment with the folk)wing compositton:-

1. Secretary, Min. of Rural Development Chainnan

2. Addl. Secretary (Land Resources), 
Min. of Rural Development

Member

3. Addl. Secy. & Financial Adviser, 
Min. of Rural Devetopment

Member

4. Chief Executive Officer,
Indian Banks Associatk>n, Mumbai

Member

5. A Representative from Reseive Bank of India Member

6. A Representative from National Bank for 
Agriculture & Rural Development (NABARD).

Member

7. Contmissioner (Rural Devetopment), 
Govt, of Andhra Pradesh

Member

8. Secretary (Rural Devefcjpment), 
Govt of Madhya Pradesh

Member

9. Joint Secretary (Wastelands Devetopm ent), 

Min. of Rural Devetopm ent

Member Convenor

The terms of reference include identificatiorw of lead- 
activities and appropriate technologies in a regionally 
'•itferentiated manner as also the requisite policy 
®nvironrr»nt to encourage and promote Corporate Sector 
Involvement in wastelands development through the 
•’’obilization of additional resource support. With regard 

ttevelopment of watershed projects, the Task Force

WIN Wentify the bonowers, spell out reoovefy arrangements 
and methods of sensitization of the users-communWes to 
the financial discipline required, indicate the manner of 
cross subskSzatkm of the responsi)iiily lowante rspayment 
in Older to best address issues of poverty, backwardness 
and the enhancement of quaMy ol rural livelihood in a 
holistic, partidpalofy and eco-friendly mode.
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CompanMtlon to Civilians Icilled in 
exchange of fire

4717. SHRI RATTAN LAL KATARIA: Will the Minister 
of HOME AFFAIRS be pleased to state:

(a) whether the Government have any scheme for 
giving compensation to civilians idlled in exchange of fire 
at Indo-Park border;

(b) If so, the number of petttons given compensation 
during the last three years, State-wise; and

(0) the amount of compensation so far paid?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to
(c) The information Is being collected and will be laid on 
the Table of the House.

[English]

UNICEF Sponeored Projects for Women

4718. SHRI SUBODH MOHITE: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) whether the UNICEF sponsored projects relating 
to life and health care of women are functioning in some 
of the States;

(b) if so, the details thereof, State-wise;

(c) the details of works undertaken, project-wise;

(d) whether the Union and States are also providing 
financial assistance for implementation of these projects; 
and

(e) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT. MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI); (a) 
There are no UNICEF ‘sponsored* projects relating to 
life and health care of women. However, UNICEF support 
to a limited extent under the Government of India-UNICEF 
Master Plans of Operations and the State UNICEF Plans 
is available for sonra activities.

(b) Operationalization of First Referral Units in being 
piloted In six districts of Maharashtra and Rajasthan with 
focus on provision of Emergency with focus on provision 
of Emergency Obstetric Careal PHC and FRU/Distrtet 
Hospital levels. Lessons learned from this project will

enable a scaling up In additional districts in the next five 
years. Strengthening of first Referral Units is also 
supported In Tamil Nadu.

Strengthening of Life saving Skills for ANMs and other 
nursing staff and imparting Mklwifery skills are piloted in 
Madhya Pradesh and in coming months, Uttar Pradesh, 
Andhra Pradesh and Karnataka.

A comprehensive project of support to essential 
obstetric care, emergency obstetric care, essential 
newborn care, nmtemal nutrition and low birth weight 
prevention is starting in distrwts of Orissa, West Bengal 
and Jharkhand.

In the past three months, UNICEF and the 
Department of Family Welfare, Ministry of Health and 
Family Welfare have developed a concept note for a 
new scheme of ‘community midwife’ aiming at' bringing 
quality maternal care and midwifery closer to tlie 
community. This scheme should be piloted in Inter-State 
Border District Cluster Strategy and implemented 
preferably in the 8 Empowennent Action Group States.

(c) Among key activities are:

• Needs assessment for. procurement of 
equipment.

• Supplies of medical equipment for delivery rooms 
and operating theatres for emergency obstetric 
care and newborn resuscitation.

• Training of Medical Office In Basic and 
Comprehensive Emergency Obstetito Care.

• Apprehensive Inquiry as a tool for m a n a g e m e n t 

excellence and a  motivational tool for hospital 
staff.

• Training of ANMs, LHVs, and staff nurses in 
Life saving Skills.

• Joint training of ANMs and Anganwadi Workers 
in matemala nd newborn care.

• Community organizatton in view of increased 

community demand for appropriate fiealth care 
for women and children.

• Training of Medk»l Officers and p a ra -m e d ic a l 

staff in essential newborn care (in collaboratiof’ 
with the Nattonal Neonatalogy Fonim).

(d) The UNICEF Supported Inter-State Boreler Distrid 
Strategy project is an integral part of the national 
programme and benefits from inputs from the Union and 
State Governments as any other integrated project.
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(e) UNICEF projects dedicated to women, eepecially 
safer motherhood, are an integral part of the national 
RCH programme of which they constitute an innovative 
approach an intensification attempt.

Coordination and ccmplementanty exist on all safe 
rrwtherhood RCH Progranune components:

• All pregnancies have to be registered by health 
workers.

• Pregnant women must be given doses of tetnus 
toxoid immunization.

• Pregnant women must be given Iron Folic Acid 
tablets for prevention and treatment of anaemia.

• Pregnant women must be given three antenatal 
checkups which include checking their blood 
pressure and ruling out complications.

• Deliveries by trained personnel In safe and 
hygienic surrounds must t>e encouraged.

• Institutional deliveries should be encouraged for 
women having complteattons.

• Referrals shouki be made to first Refenal Units 
for management of obstetric emergencies.

• Three post*natal checkups shoukJ be given to 
mothers after the delivery.

• Advocacy for spacing of at least three years 
between cMldren.

Food for Work Programme

4719. SHRI Y.V. RAO;
OR. (MRS.) RAJESWARAMMA VUKKAI^ 
SHRI RAMANAIDU DAGGUBATI:

Will the Minister of RURAL DEVELOPMENT be 
PiMsed to state:

(a) whether a Central Team visited some States, 
•«P«clally Andhra Piadesh, to study the implementation 
0* the 'Food for Work’ Programme;

(b) if so, the details thereof and the recommendattons
by the Team;

(c) the action taken by the Qovemment thereon;

W) wtiether the Qovemment of Andhra Pradesh has 
"•"'anded for release of 5 lakh tonnes of rice under the

Programme by extending the programme implementation 
date upto 15 June, 2002;

and
(e) if so, the reactkm of the Government ttiereto:

(f) the time by whk:h it is likely to be released to the 
State?

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU): (a) The Ministry of Agriculture 
have intimated that no Central Team has so far visited 
Andhra Pradesh (and other States) to review 
implementation of the Food for Woik Progranvne.

(b) and (c) Do not arise.

(d) Yes. Sir.

(e) and (f) The Food for Wori( Programme was 
started in January, 2001 as a temporary Scheme to 
provide relief in the calamity affected areas and remained 
in operatkm tHt 31st March, 2002. For the quantity of 
foodgrains lifted under the Food for Wori< Programme 
upto 31 St March 2002, but unutilized. till that date, 
utilizatkm of the same has been permitted upto 30th June, 
2002 according to the norms of the Scheme.

To meet future exigencies arising out of natural 
calamity, a Special Componem has been provisioned 
under the Sampooma Grameen Rozgar Yojana (SQRY) 
under which 6 lakh MTs of rice have been released in 
the month of April, 2002 to the Government of Andhra 
Pradesh.

Recruitment of Teachers in Univereltlee

4720. SHRI ANANTA NAYAK: WHI the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) whether there has been a shortage of teaching 
staff in various universities;

(b) if so, the details of the vacancy-poeHton, univenrtty- 
wise; and

(c) the steps taken by the Government to fM up 
these vacancies?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) to (c) Universities are Statutory autonomous 
bodies and they take necessary actkwi on their own. in 
accordance with the procedure lakJ down under the
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Univeretty Statute/Ordlnances/Regulatlons to fill up the 
vacant teaching posts. However, the UGC has been from 
time to time requesting the Universities to fill up the 
vacancies.

No centralised data with regard to State Universities, 
which are established under State Acts, is maintained. A 
statement showing the vacant position in respect of 
Central Universities is enclosed.

Statement

Vacancy posHton in respect of Central Universities

S.
No.

Name of University No. of 
vacancies

1. Aligarh Muslim University 53

2. Banaras Hindu University 660

3. Delhi University 304(+)

4. Hyderabad University 47

5. Jamia Millia Islamia 35

6. Jawaharlal Nehru University 134

7. North-Eastern Hill University 104

8. Mizoram University 6 2 0

9. Pondicherry University 23

10. Visva-Bharati 78

11. Assam University 16

12. Tezpur University 2

13. Nagaland University 4

14. B.B Ambedkar University, 
Lucknow

13#

* M N  Unlv»rslty - PosHton as on 11.3.2002
• Miroram University - Poaltton as on 11.3.2002
# B.B. Ambedkar Unlverstty, Lucknow - OoaWon as on 16.3.02.

Expenditure Reforms Commission

4721. SHRI AMAR ROY PRADHAN: Will the Minister 
of DISINVESTMENT be pleased to state;

(a) whether any Expenditure Refonns Commission 
has been set up in his Ministry to give his

recommendations for reducing the existing wasteful 
expenditure of his Ministry and Departments thereunder;

(b) if so, the details thereof alongwlth Its composition;

(c) the details of recommendations made by this 
Commission as on 31.12.2001;

(d) the details of those recommendations which are 
yet to be implemented by his Ministry or Departments 
alongwlth reasons for not implementing these, till date; 
and

(e) the time by which these are likely to be 
implemented?

THE MINISTER OF DISINVESTMENT AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI ARUN SHOURIE): (a) to (c) Ministry of 
Disinvestment has not set up any Expenditure Reforms 
Commission. The Expenditure Reforms Commission was 
set up by the Department of Expenditure in the Ministry 
of Finance on 28.02.2000. The Commission was wound 
up on 30.09.2001.

(d) and (e) The Expenditure Refomis Commission 
submitted in all 10 reports covering 36 Ministries/ 
Departments and four specific issues namely, Food 
Subsidy, Fertilizer Subsidy, autononwus institutions and 
optimizing staff strength. The recommendations of ERG 
have been sent to the concerned Ministrles/Departntents 
for implementation. So far around 12,200 posts iiave been 
identified for abolition/already abolished.

Decline In Performance of Pure Science

4722. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state:

(a) whether it is a fact that the Scientific Institutions 
in the country are decaying and India's peifonnance in 
pure science is declining, as reported in the i-lindu’ dated 
March 30, 2002;

(b) if so, the facts of the matter reported thereirc
and

(c) the steps taken/being taken by the Government 
in this regard?

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT “BACHDA"): (a) to (c) The views expressed at®
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personal reflections of an individual scientist. The 
Government has taken note of the importance of 
science in nation building and has introduced several 
programmes to encourage scientific activities and provide 
state-of-the-ait facilities in scientific institutions including 
academic sector in the country. These programmes 
include R and D support through Science and Engineering 
Research Council, Fund for Infrastructure in S and T, 
initiatives in the form of motivational and training 
programmes and fellowships like National Children Science 
Congress (NCSC), Jawaharlal Nehru fellowships for 
undergraduate students, National Science Olympiad 
Programme, Kishore Vaigyanik Protsahan Yojana (KVPY), 
opportunities for young scientists, Swarnajayanti 
Fellowship, Fellowships for training in leading latwratories 
abroad in chosen areas of science and technology, 
Biotechnology fellowships for students and scientists, CSIR 
programme on Youth or Leadership in Science, 
opportunities to young science students for interaction 
with Nobel Laureates, visiting fellowships, summer schools 
and training programmes to enable students for interaction 
with scientists in national laboratories and centres of 
excellence, etc. Qovemment has substantially enhanced 
funding for these activities in the recent budget.

Peat Graduate Education and Research

4723. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state:

(a) whether any report was submitted by the 
Committee appointed to study the Post-Graduate 
Education and Research in India;

(b) if so, the details of the recommendattons made 
by the Committee;

(c) whether the Government have accepted the 
recommendations; and

(d) if so, the time by which these recommendations 
are likely to come into force?

THE MINISTER OF STATE IN THE MINISTRY OF 
human RESOURCE DEVELOPMENT (PROF. RITA 
VERMA); (a) to (d) No such committee has been 
constituted by Ministry of Human Resource Devetopment.

[Translation]

CBSE Curriculum

4724. SHRI RAJO SINGH: Will the Minister of 
Human r eso u rc e  develo pm ent be pleased to

(a) whether the Qovemment have decided to include 
the security related study In CBSE currteulum: and

(b) if so, the details thereof and the reasons thersfor?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) No. Sir.

(b) Does not arise.

[English]

Delay In providing Baalc Amenities In the Narela 
Housing Scheme

4725. SHRI M.V.V.S. MURTHI:
SHRI RAM MOHAN QADDE:

Will the Minister of URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION be pleased to state:

(a) whether the attentwn of the Qovemment has been 
drawn to the news>item captioned ‘DDA on CAQ mat for 
Narela Scheme, dela/ appearing in the ‘Pnneer* dated 
March 31, 2002;

(b) if so, the facts of the matter reported therein;

(c) the details of points/irregularities pointed out by 
the CAG on Narela Housing Scheme;

(d) the response of the Union Qovemment thereto;

(e) whether the Qovemment have submitted actkm 
taken report on the remarics of CAQ;

(f) If so, the details thereof; and

(g) if not. the time by whfeh the Qovemments are 
likely to submit their reply to CAQ?

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) Yes, Sir.

(b) to (d) The news-item that appeared in the 
•Pkwieer’ dated March 31, 2002, is based on the CAQ 
Para as contained in the Report of the Comptroller and 
Auditor General for the year ended March, 2001 (Report 
No. 4 of 2002 (avH). The sakl news-ltem«;AG Para 
mentioned about 6039 houses constructed by Delhi 
Devetopment Authority (DDA) under <Mfersnt categories 
at Nawla under the Narela Housing Scheme during the 
period between December 1993 and July 1998 by
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Incurring an expenditure of Rs. 115.39 crore. The scheme 
became unpopular due to non-availablUty of water and 
electricity resuHing in request for cancellation of allotment 
of houses by allottees. Out of 6039 houses, 2003 houses 
remained unallotted after cancellation. The resultant 
cancellation of allotment according to Audit led to blocl(age 
of funds totaling Rs. 36.06 crore.

DDA has reported that though basic amenities like 
water and electricity were not available at the initial stage, 
this is not the sole or even the major reason for non­
acceptance of the flats by the allottees. These facilities 
are available in the area for the 2 years or so. Even 
then, most of the allottees are still not accepting the 
allotment of flats in Narela and are asking for canceHatlon 
of allotments and refund of their money. This is mainly 
because Narela is a far flung area. However, the DDA 
have been able to dispose of 911 EHS (MIG) Flats to 
the Delhi Poltoe and another 1094 Nos. EHS flats to the 
Punjab Migrants.

The DDA propose to launch a new scheme to be 
named Narela Housing Scheme 2002 in May 2002 to 
dispose of the remaining unallotted flats. To popularize 
this scheme, a seminar was organized by DDA in 
collaboration with DSIDC on the 19th January, 2002. It is 
expected that after allotment of industrial plots at Bawana, 
response to DDA’s forthcoming housing scheme of Narela 
would be encouraging.

I

(e) to (g) CAG report has been received only recently. 
Action Taken Report wHI be submitted to the Ministry of 
Finance (Monitoring CeH) after getting the ATN vetted 
from the AG (AudH), Delhi.

Selection of Districts under Rural Sanitation

4726. SHRI A. BRAHMANAIAH;
SHRI G.S. BASAVARAJ:

Will the Minister of RURAL DEVELOPMENT be 
pleased to state:

(a) whether the Government have identified 200 
Districts for the Total Sanitation Campaign (TSC);

(b) if 80, the number of distrtcts in whk:h TSC is 
being implemented at present, State^se;

(c) the criteria set for selection of such districts;

(d) whether the per capita income in the district had 
any impact on selecting the district;

(e) if so, the details thereof;

(f) whether participation of NGOs like Sulab 
International etc., is forthcoming in full measure under 
the Total Sanitation Campaign programme being 
implemented; and

(g) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI ANNASAHEB M.K. 
PATIL): (a) No, Sir. Identification of Districts is to be 
done by the State/UT Governments. However, the 
Government of India has allotted 201 Districts to State/ 
UTs for implementing the Total Sanitation Campaign 
during 2002-2003;

(b) Total Sanitation Campaign is now being
implemented in 149 Districts. State-vwse details are given 
in the Statement enclosed. '

(c) The number of TSC projects are allocated to 
States and UTs primarily on the buis of the rural 
population in respective State/UTs. Selection of the 
districts is to be done by the respective State/UT 
Governments.

(d) No. Sir.

(e) Does not arise.

(f) and (g) NGOs will have to play an important role 
in the implementation of TSC in he rural areas. They 
have to be actively invoh«d in tfie lEC activities and 
also ensure that the rural population actually make use 
of the sanitary latrines. NGOs can also open and operate 
Productton Centres/Rural Sanitary Marts for the benefit 
of rural people.

Statammnt

Stat»-wiae names of tho Total Sanitalion Campaign districts

State District

1 2

Andhra Pradesh Chittoor, Khammam, Nalgonda, Prakasam, Nellore, Adiiabad, Anantapur, Mahabubr«gar. 
Nizamabad, Vizianagaram

Amnachal Pradeeh Lohit, West Slang, Diband Valley, Upper Subansiri
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1 2

Assam Kamiup, SonHpur, Jortiat, Cachar, OhutMi, Goalpara, Kartji Angk>ng, Kanmganj. Morigaon, 
Nalbari, Sivsagar

Bihar Vaishali, Puita Champaran, Patna Gaya, Banka, Muzaffarpur, Chapra (Saran), Begusarai, 
Kathihar, Madhutumi

Chhattisgarh Durg

Gujarat Rajkot, Mehsana, Surat

Haryana Kamal, Yamuna Nagar, BhiwanI, Gurgaon

Himachal Pradesh Sirmaur, Hamirpur

Jammu & Kashmir Srinagar, Udhampur

Jharkhand Dhanbad, Bokaro, Dumka, Hazaribag

Karnataka Bellaiy, Mysore, Mangalore

Kerala Kasaigod, Kollam, Allapurha, Mallappuram, Thiruvananthapuram, Wayanad

Madhya Pradesh Sehore, Gwalior, Raisen, Narsinghpur, Hoshangabad, BetuI

Maharashtra Dhule. Amravati, Nanded, Raigad Chandrapur, Ratnagiri, Yavatmal Sangli, Aurangabad

Manipur Imphal West

Nagaland Dimapur, Kohima, Mokokchung

Orissa Ganjam, Balasore, Sundergarh, Bhadrak, Khordha

Punjab Bathinda, Muktsar, Moga

Rajasthan Alwar, Barmer, SIkar, Jaipur, Jhalawar

Sikkim Sikkim South, Sikkim West, Sikkim, North, Sikkim East

Tamil Nadu Coimbatore, Vellore, Cuddalore Permabalur, Erode. Kannlyakumari Virudhnagar, 
Dhamapuri, Madurai, Thiruchirapalli

Tripura West Tripura, North Tripura. South. Tripura. Dhalai

Uttar Pradesh Lucknow Mirrapur, Chandauli, Sonebhadra, Agra. Ghajipur. Jaunpur, Varanasi, Ballia, 
Deoria, Ajamgarh. BIjnor. Badaun, Barabanki. BasH, Bahrateh. Allahabad. LaWpur, Jalaun, 
Chitrakoot. Kanpur Nagar. Kanpur Dehat. Bulandshahr. Saharwipur, Sullanpur, Pratapgarh, 
Gorakhpur, BhadoW

Uttaranchal Haridwar

West Bengal MkJnapore. Howrah, Burdwan. South 24 Paiganas, North 24 Parganas, Dakshin Dinajpur, 
Muishkjabad. Jalpalguri. Malda

Pondicherry Pondk^erry
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Setting up of CommlttM to Rsvlaw Post-Graduate 
Education In Engineering and Technology

4727. DR. N. VENKATASWAMY: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) whether a Committee has been constituted to 
review the Post Graduate Education in Engineering and 
Technology under the Chairmanship of Prof. P. Rama 
Rao, V.C., University of Hyderabad;

(b) if so, whether the Committee has sut>mitted its 
reports/recommendations;

(c) if so, whether those recommendations were 
accepted by the MHRD/AICTE for attracting the students 
towards PG Education in Engineering and Technology; 
and

(d) the action taken by the concerned agencies in 
that direction?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) to (d) The All India Council for Technical 
Education (AlCTE) had constituted a Committee to review 
Postgraduate Education in Engineering and Technology. 
On consideration of the Report submitted by the 
Committee and with a view to providing necessary 
directions to the Technical Education System in the 
Country towards promotion of PG Education and Research 
and Technology, the Ministry, in December 2001 has 
announced a Policy Frameworl<. The Policy Framework. 
inter-alia provides for increasing the duration M. Tech. 
Programmes from 18 to 24 months, raising the scholarship 
anraunt; increasing the outturn of Postgraduate students/ 
Ph. D. holders; extensive use of Infomiation Technology 
(IT) based distance education; periodic phasing out of 
outdated Postgraduate Programmes; encouraging 
accreditation of courses; promotion of industrial 
participation and introduction of technology entrepreneur; 
expansion/strengthening of Early Faculty Induction 
Programme; expansion/strengthening of Quality 
Improvement Programme, etc. The AlCTE has initiated 
various necessary steps to implement major 
recommendations from the academic session 2002-2003 
onwards.

rrranslation]

Recording of Telephone Conversation

4728. SHRI RAVINDRA KUMAR PANDEY; Will the 
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Government are aware that the 
recording of conversatton of subscribers over cell phones 
is done by Delhi Police through private operators illegally 
as reported in ‘Rashtrtya Sahara* dated March 21, 2002;

(b) if so, the details thereof;

(c) whether the Government have taken or propose 
to take any steps to check recording to telephonic 
conversation of the subscribers illegally; and

(d) If so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) No, 
Sir.

(b) to (d) Do not arise.

[English]

Illegal Construction In Chandnl Chowk

4729. SHRI RAI^EE MANJHI: Will the Minister of 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pleased to refer to the answer given to Unstaned 
Question No. 5231 dated August 28, 2001 and state:

(a) whether the Govemment have since set up a 
Walled City Development Board for redevelopment of the 
Walled City Area;

(b) If so, the details thereof;

(c) the data on which the Boani was set up and the 
wori« undertaken by it to improve the condition of the 
Walled City;

(d) whether the Chandnl Chowk is fast losing its 
character of a heritage city and the payments made 
access to shops near impossible;

(e) if so, the steps taken to maintain the heritage 
character of the area and to remove/clear the payments 
of encroachers;

(f) whether builders’ mafia have put shops which were 
recently gutted at places like Bara Tuti, cracker maritets 
in Qutab Road in Sadar Bazar and Paiwalan in Jama 
Masjid, the paper market in Chewri Bazar and the 
chemicals martcet in Lai Khuan; and

(g) it so, the steps taken to remove all these illegal 
shops and decongest the Walled City?



1801 liVrMWi Answer VAISAKHA 3, 1924 {Saka) to Ouestkme 1802

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) to (g) Information 
is being collected and will be laid on the Table of the 
Sabha.

Evaluation of lUa

4730. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state:

(a) whether the Government propose to evaluate the 
relevance of public funding on the Indian Institutes of 
Technology;

(b) H so, the details thereof;

(c) whether a majority of graduates from the IITs 
leave for foreign employment within two years after their 
graduation; and

(d) if so, the reasons for sustaining these institutions 
at high expenses to the country?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) and (d) A number of graduates from Indian 
Institutes of Technology (IITs) migrate to other countries 
for jobs and higher studies. However a much larger 
number of students remains in India contributing and 
serving the nation in their specific fields. Moreover, a 
number of students migrating to other countries, do return 
to India or contribute in their own way to the nation 
while staying abroad. Contribution of NT alumni both who 
go abroad or stay t>ack is immense towards the progress 
and development of the nation. They contribute 
significantly in devek>ping intellectual capital for the country 
and expenditure on IITs is an investment on human capital 
fomiation. This justifies continued public funding to IITs.

Recruitment of Women In Police

4731. SHRI IQBAL AHMED SARADGI:
SHRI K.P. SINGH DEO;

Will the Minister of HOME AFFAIRS be pleased to 
state:

(a) whether the Government propose to recruit more 
women in Police;

(b) if so, whether any concrete proposals in this 
regard have been worked out and a special drive Is 
proposed to be launched to recniit more wonwn in PoSce;

(c) whether any guidelines have been issued to the 
State Governments in this regard;

(d) If so, the details thereof;

(e) whether the Government are also considering the 
proposal in favour of doing away with the separate cadres 
for women police;

(f) if so, the details thereof; and

(g) the extent to which ttie Government propose to 
give 33 representation to women in poltee?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I.D. SWAMI): (a) to (g) As per 
entry 2 in the State list under the Seventh Scheduled to 
the Constitution of India, ‘Police* is a State subject. 
Recruitment and Reservation in Police is therefore, the 
prerogative of the concemed States. There is no proposal 
with the Central Government to launch any drive for 
recruitment of more women in the Police. ‘Police* being 
a State subject, the question of having or doing away 
with a separate cadre for women police by the Central 
Government does not arise. However, the Ministry of 
Home Affairs have advised the State Governments to 
encourage recruitment of more women in police.

Development of Towns under IDSMT Scheme

4732. SHRI A. VENKATESH NAIK:
SHRI ASHOK N. MOHOL:
SHRI G.S. BASAVARAJ:

Will the Minister of URBAÎ r DEVELOPMENT AND 
POVERTY ALLEVIATION be pleased to state:

(a) whether the Government of Karnataka has 
submitted to the Union Government a prioritised Ust of 
towns for implementation under Integrated Devetopment 
of Small and Medium Towns (IDSMT) during 2000-2001;

(b) If so, the names of the towns and the extent to 
which IDSMT scheme was implemented In these towns;

(c) the names of cItiesAowns in Kamataka and 
Maharashtra covered under the scheme so far State-wise;

(d) the names of towns of which the projects reports 
are still with the Unkx) Government for exantination and 
approval. State-wise;

(a) the Central assistance released to each town 
during 1999-2000, 2000-2001, 2001-2002, Stale-wiee: and
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(f) the names of new towns proposed to be Included 
under IDSMT during 2000-2003 State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) and (b) Under tt>e 
Revised IDSMT Guidelines (Aug. 1995), the State 
Qovemment of Karnataka has submitted the priority list 
of 62 towns out of which 31 towns have been covered 
under the scheme so far namely (1) Arsikere, (2) Hunsur, 
(3) Gajendragarh, (4) Sira, (5) Bangarapet, (6) Koppal, 
(7) Kadur, (8) Holenaraslpur, (9) Chincholi, (10) 
Muddebihal, (11) Harapanahalli, (12) Chennagiri, (13) Ron, 
(14) Hassan, (15) Shlmoga, (16) Hoskote, (17) Gundlupet, 
(18) Navalgund, (19) Manvi, (20) Devangeri, (21) 
Gulbarga, (22) AthanI, (23) Aland. (24) Birur, (25) 
Devanhalli, (26) Chamarajnagar, (27) Mundaragi, (28) 
Kerur, (29) Hanagal, (30) Indi, (31) Tumkur. The 
implementation works are at various stages in different 
towns. The State Government has reported an expenditure 
of Rs. 832.47 lakhs as against the release of central 
assistance amounting to Rs. 1710.19 lakh under Revised 
IDSMT Guidelines, 1995.

(c) IDSMT Scheme is in operatran in the State of 
Karnataka and Maharashtra since 1979-80. From the 
inception, 93 towns of Karnataka and 168 towns of 
Maharashtra were covered under the scheme. The details 
are given at Statement-1.

(d) Prt̂ ect proposals of 38 towns as per Statement-li 
are with the Government for examination of approval.

(e) The central assistance amounting to Rs. 4346.00 
lakhs, Rs. 5617.00 lakhs and Rs. 7570.90 lakhs has been 
released during 1999-2000, 2000-2001 and 2001-2002, 
respectively. The details are given Statement-ill.

(f) The proposals of 41 towns are in pipeline for 
consideration of release of central assistance. Subject to 
allocation for the State and available of funds. The State- 
wise details are given at Statement-IV.

Stetwmnf*/

Name of Towns covered under IDSMT Scheme since 
1979-60 upto Mare/), 2002

State/Plan Karnataka 6th Plan

S. No. Town

1 2

1. Hassan

2. Chitradurga

3. Tumkur

4. Rak:hur

5. Hospet

6. Channapatna

7. Kanakapura

8. Magadi

9. Homnabad

10. Holenarsipur

11. Sagar

12. Shahpur

13. Jamkhandi

14. Kushalnagar

15. Ranlbennur

16. Karital

7th Plan

17. Chikballapur

18. Ramanagaram

19. Sirs!

20. Sindhnur

21. Harihar

22. Kollegal

23. Gokak

24. Basavakalyan

25. Kolur

26. Udipi

27. Shikaripur

1991-92

28. Malovalli

29. Rabkavl-BanhattI

30. DandeU

31. ChnamanI

32. Chikmagalur
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1 2 1 2

8th Plan 64. Hunsur

33. Tiptur 65. Gu)endragarh

34. Guaiibkianur 66. Sira

35. Badami 67. Bangarapet

36. Gurmitkal 68. Koppal

37. Saundatti 69. Kadur

38. Byadgi 70. Holenarsipuri

39. Karwar 71. Chincholl

40. Bidar 72. Muddebihal
41. Haveri 73. Harapanahalli
42. BeHaiy 74. Chennagiri
43. Madhugiri 75. Ron
44. K.R. Nagar 76. Hassa
45. H. KA. 9th Plan
46. NIppni

77. Shimga
47. Doddballapur

78. Hoskte
48. Baiihongal

79. Qundupet
49. Mudalgi

Navagund80.
50. Mulbagal

Manv81.
51. Lingsugur

Davageri82.
52. Mandya

83. Gult)arga
53. Bijapur

84.

85.

Athani
54. Lakshmeshwar

Aland
55. Shiggaon

86. Birr
56. Savanur

87. Devanhalli
57. Qadar-Betageri

Kotturu 88. Chamrajnagar
58.

Malur 89. Mundaragi
59.

90. Kerur
60. Shorapu

61. Kundapura 91. Hanagal

62. SIdlaghatta 92. tndi

63. Anikere 93. Tumkur



1807 Written Ansm r

Maharashtra

6th Plan

94. Manmad

95. Barshi

96. Parti Vaijnath

97. Yavatmal

98. Satara

99. Ratrtagiri

100. Katol

101. Amalnar

102. Part>hani

103. Kamptee

104. Kinwat

105. Osmanabad

106. Morshi

107. Hinganghat

108. Jalna

109. Ambejogal

110. Selu

111. Digras

112. Bhandara

113. Waahim

114. Islampur

115. Baramati

7th Plan

116. Pandharpur

117. Ramtek

118. Bukabga

119. Chlpiun

120. Akot

121. Tuljapur

122. Wardha

2002 (0 Questions 1808

1 2

123. Igatpuri

124. Pusad

125. Karad

126. Beed

127. Chandrapur

199041

128. Gadchiroli

129. Gondiya

130. Chopda

131. Khamgaon

132. Narkhed

133. Malkapur

134. Nanduibar

135. Paithan

1991-92

136. ChcUisgaon *

137. Hingoii

138. Buldana

1.“̂9. Nanded

140. Savner

141. Achalpur

8th Plan

142. Jalgaon

143. Shrirampur

144. Shirpur Warwade

145. Want

146. Ambad

147. Ahmadnagar
148. Kopargaon

149. Latu

150. Phalan

151. Sartgmner



1809 Wr^tan Answer VAISAKHA 3, 1924 (Saka) to Oueedone 1810

1 2 1 2

152. Sangi 184. Amrevati

153. Dhul 185. Hahada
154. Mukhd 186. Nvapur

155. Pachra 187. Kurundwad

156. Waroa 188. Sangola

157. Bhuswal 189. Ghatanji

158. Degiur 9th Plan

159. Qadhinglaj 190. Gangkhad

160. Partur 191. SiHd

161. Basmathnagar 192. Sataa

162. Vita 193. Dhamngaon

163. Manwath 194. Roha

164. Mahad 195. Kolhapur

165. Kagal 196. Umerkhed

166. Ausa 197. Falzpur .

167. Dondatcha Wawade 198. Raver

168. Georai 199. Jfntur

169. Sawantwadi 200. Desaigan)

170. Murtijapur 201. Akola

171. Shegaon 8tatemeM-U
172. Parola

Proposed received in TCPO tor coverage under the
173. Tumsar IDSMT echeme from the afferent States

174. Alibagh S. No. Stata/Town
175. Pulgaon

1 2
176. Umred

177. Vaijapur
Andhra PradMh 
1. BaHam Palll

178. IchaUcamji Aasam
179. Wai 2. Qoaaingaon

180. Anjangaon Surji Himachal PradMh

181. Mehka 3. Baddll

182. Kalamb 4.
5.

Manali
Nartoinda

183. Oaryapur
6. Nurpur



1811 W nmt Answer APRIL 23, 2002 to Queationa 1612

1 2 1 2

Jammu A Kashmir Nagaland

7. Pulwama 23. Kohlma

Karnataka 24. Tuensang

8. Chennarayapatna Uttar Pradaah

9. Alnavar 25. Nagram

10. Annigeri 26. Mohamdabad Qhohona

Madhya Pradaah 27. Maunath Bhanjan

11. Akodia 28. Mugalaaral

12. Jeerapur 29. Kasgani

13. Mangawan 30. Garhmukteawar

14. Birslnghpur 31. Kamawal

15. Khilchlpur 32. Pllkhawa

16. Talndukheda 33. Kawana

17. Rampur Nalldn 34. Sodabad

18. Manas 35. Ghiror

19. Shajapur 36. Chaithawal ‘

20. Rampur Bhegeian 37. Modlnagar

21. Sujalpur Wast Bengal

22. Machalpur 3ft. Beklanga

Statement-Ill

Central Assistance released under IDSMT to Towns during 1999-2000, 2000-2001 and 2001-2002

(Rs. in lakh)

State SI.No. Town 1999-2000 2000-2001 2001-2002 Total

1 2 3 4 5 6 7

Andhra Pradesh 1. Narayanpet 24.00 -  - 24.00

2. Jagitial 37.00 -  - 37 iX)

3. Chilakalurlpet 26.00 -  - 26.00

4. Amalapuram 2450 -  - 2450

5. Adoni 4.77 -  - 4.77



1813 Written Anaw»r VAISAKHA 3, 1824 (Sota) to QuMthm  1814

1 2 3 4 5 6 7

6. Sangareddy 2650 - - 2630

7. Qudur 259 - - 239

8. Bodhan 30/43 - - 3043

9. Chittoor 1 66.00 - - 66.00

10. Timi - 30.00 30.00 60.00

11. Tirupati 1 52 XX) - - 52.00

12. NeHore 50 XK) - - 50.00

13. Gadwal 18.00 - - 18.00

14. Bhongir 26.00 - - 26 XX)

15. Eluru 53.00 - - 53.00

16. Bobbin - 23.00 22.94 45.94

17. Qajuwaka 30XX) 25.00 - 55.00

18. Ramagundam 30jOO 40.00 - 70.00

19. Mahaboobnagar 30.00 34.00 - 64.00

20. Mandapeta 22 XX) 8.00 - 30.00

21. Tenali - 57.00 - 57.00

22. Nalgonda - 3630 - 3630

23. Nandyai - - 63.00 63.00

24. Sutyapet - - 75.00 75.00

26. Bapatia - - 58.00 58 XX)

26. Kowur - - 45.00 45.00

27. NuzMdu - - 45.00 45 XX)

28. SirsHIa - - 41.90 41.90

29. Pedana - - 1420 14.20

30. Anantpur - - 5750 5730

31. Sadasivpet 3730 3730



1816 Written A n tm r APRIL 23, 2002 (o Queatlona 1816

1 2 3 4 5 6 7

32. Anakapalle - - 48X)0 48.00

33. Kadiri - - 70.00 70J00

Sum 552.79 25350 608.04 141433

Aninachal Pradesh 34. Changlong 23.00 - - 23 XX)

35. Seppa 10XX) - - 10.00

36. Roir>g - - 16X» 16.00

Sum 33.00 - 16.00 49.00

Assam 37. Nalbari 2157 - - 2157

38. Mangoldoi 2254 - - 2254

39. Qoalpara - - 55.00 55.00

40. Rangla - - 2930 2930

41. Hailakandi 20.00 - - 20.00

42. Dhemaji 16.00 - - 16.00

43. Bokakhat - 15.00 - 15.00

44. Digboi - 16.00 - 16.00

45. Dibrugarh - - 105.00 105.00

46. Hojai - - 24.00 24.00

47. Biswanath Chariali - - 24.00 24.00

Sum 80.11 31.00 25830 36941

Bihar 48. Foibesganj - - 69.99 69.99

49. Araria - 15XX) - 15XX)

50. Khagaria - 15.00 - 15D0

51. Narkatiaganj - - 41.00 41.00

52. Aurangabad - - 45.00 45.00

53. Bhabhua - - 4450 4450

Sum - 30JOO 20049 23049



1617 Written Anmnmr VAISAKHA 3, 1924 {Saka) to QueaHons 1816

1 2 3 4 5 6 7

Chhattisgarh 54. Bikunthpur - - 2220 2220

65. Champa - 30.00 - 30.00

56. Janjgeer - - 30.00

57. Balod - UX)0 - 16XX)

56. Bhatapara 30.00 - - 30XX)

59. Raipur - 90 XX) - 90 XX)

60. Kathgora - - 16XK) 16XX)

61. Ohamtari - - SOM 50.00

6Z Koita - - 70M 70XX)

Sum 30.00 166.00 15820 35420

Goa 63. Mapusa 17.00 - - 17XX)

64. Pemem 1230 - . - 1230

65. Canacona - 8.00 - 8.00

Sum 2950 8.00 - 3750

Gujarat 66. Nadiad 72.76 - - 7276

67. Palitana 2348 - - 2348

66. Borsad - 22.09 - 22.09

69. Dhoraji 14.93 - - 14.93

70. Petlad - 8.67 - 8.67

71. Padra 36 JX) - - 36.00

72. Savarfcundia - 250 - 250

73. Bavla - 30.00 - 30.00

74. Modasa - 2 M - 2XX)

75. Idar 25.00 25.00 - 50XX)

76. Anandi - 70X30 - 70XX)

77. Bardoli - 30J00 30 XX) 60XX)



1819 v m iv i Armmr APRIL 23, 2002 to QueaHom 1820

1 2 3 4 6 6 7

78. Jamnagar 90.00 90,00 - 180.00

79. Bhavnagar 73X50 71/W - 14440

80. Dwailca 30X50 - - 30 XX)

81. AmbajI - 1350 - 1350

82. Mandvi - 29.00 - 29.00

83. Dakor - - 32.00 32.00

84. Dhdka 22.00 5.60 - 27.60

86. Anjar 22.00 8.00 - 30.00

86. Una 22.00 8.00 - 30.00

87. Umreth 22.00 8.00 - 30 XX)

88. Qandhidham - 70.00 - 70.00

89. Jaipur - 50 DO - 50.00

90. Dhrangadhra - 48.00 . - 48.00

91. Kapadwanj - 30.00 - 30.00

92. Kodinar - - 33.00 33.00

93. Wankaner - - 45.00 45.00

94. Umbdl - - 45.00 45.00

96. Ohandhuka - - 45.00 45 XX)

96. Khed - - 45.00 45 XX)

97. Prantij - - 45.00 45 XX)

98. Kadi - - 30.00 30 XX)

99. Bagasara - - 40.00 40.00

100. Khambtialia - - 40.00 40.00

Sum 453.17 621.76 430XM 1504.93

■n« 101. Barwala - 30.00 - 30.00

102. Chaikhi Dadri - 3Q.00 - 30.00

103. Yamunagar - 60.00 - 60.00



1821 Writtm Answer VAISAKHA 3, 1924 (Sato) to QuMttons 1822

1 2 3 4 5 6 7

104. Pehowa - 19.60 1040 30.00

105. Bhiwani - 60.00 - 60iX>

106. Ambala City - 6SM - 65.00

107. Sirsa - 70.00 70JOO

108. Hansi - SOM SOjOO

109. Kuruitshetra - - 7SM 75j00

Sum - 264.60 20540 470.00

Himachal Pradesh 110. Nahan 32.00 32.65 - 6445

111. Una 15.00 1529 - 30.29

112. Rampur - 16.00 32JOO

113. Dharamsala - 3250 3250 6SJ00

114. Solan 22.00 8.00  ̂ - 30.00

115. Chamba 16.00 - - 16XX)

116. Theog 12.00 - - 12iX)

117. Kuitu 16i)0 - - 16iX)

118. Palampur - 16.00 - 16.00

119. Nalagarh - 16.00 32XX) 48j00

120. Jwalamukhi - - 16XX) 16iX)

121. Paonta Sahib - - BM 8jOO

Sum 113.00 136/44 10450 353.94

JamnHi & Kashmir 122. Sopore - 38.24 - 38.24

123. Jamnui - 145 XX) 145.00 -

124. Anantnag - - 75D0 75jOO

Sum 6 38.24 220XX) 258.24

Karnataka 125. Nippani 32.90 - - 32.90

126. Doddabailapur 3030 — — 3050



1823 WrM»n Anamr APRIL 23. 2002 to OuMtlona 1824

1 2 3 4 5 6 7

127. Bailhongai 46.98 - - 46.98

128. Mandya 45X10 7047 - 11547

129. Bijapur 39.00 46.95 - 85.95

130. Lakshmeshwar 36.91 2J00 - 38.91

131. Shiggaon 20.06 - - 20JX>

132. Savanur 1835 1830 - 36.65

133. Qadag-Betageri 45.00 70.12 - 115.12

134. Kotturu 24.00 - - 24.00

135. Malur 24.00 23.82 - 47£2

136. Shorapur 18.80 - - 18 SO

137. Kundapura 4233 4.11 - 46.94

138. Sidlaghatta 20.00 18.20 - 3820

139. Arsikere - 5458 • - 5458

140. Hunsur - 5643 - 5643

141. Gajendragarti - - 60.00 60.00

142. Sira - 60.00 - 60.00

143. Bangarapef 2135 21.85 - 43.70

144. Koppat - 60.00 - 60.00

145. Kadur 6.76 - 31.13 37 J9

146. Holenaisipur-I 10.23 - 2950 39.73

147. Chlnchoti - - 32.00 32.00

148. Muddeblhal - 18.14 11 £6 30.00

149. Harapanahalti - - 60.00 60.00

150. Chennagiri - - 32.00 32.00

151. Ron - - 32,00 32 DO

152. Haaaan - - - 120 XX) 120X»



1825 Written Anm/m VAISAKHA 3. 1924 (Sato) to OiMStfww 1826

1 2 3 4 5 6 7

153. Navalgund 13.00 — 13X»

154. Manvi 22.00 4.00 - 26jOO

156. Davangeil 30.00 40JOO - 70 X»

156. Quibarga 30.00 53.00 - 83X50

157. Athani - 15i» - 15X50

158. Aland - 30.00 - 30 XX)

159. Birur - 30.00 - 30.00

160. DevanhalK - 14.00 - 14X30

161. Chamnynagar - - 30 XX) 30.00

162. Mundaragi - - 1230 1230

163. Kerur - - 22.90 22.90

164. Hanagal - - 45XKD 45.00

165. Indl - - 45.00 45.00

166. Tumkur - - 50.00 50.00

Sum 578.17 710.97 613A9 1902 43

Kerala 167. Pathanamthitta 550 - - 550

168. Aluva 1542 - - 1542

169. Kozhikode 31JJ0 90.00 - 121 JO

170. Chenganur - 62 JX - 62 XX)

171. Vaikala - 57.75 - 57,75

172. Nedumangad - - 60 XX) 60 XX)

173. Pathanamthitta 8.67 - 2450 32.17

• 174. Moovattupuzha - - 24 XX) 24 XX)

175. Ottapalam XJOO - - 30 XX)

176. Kothamangalam 30jOO - - 30 XX)

177. North Peravur
'

SOjOO 30 XX)



1827 Written Antwer APRIL 23, 2002 to QuosUons 1828

1 2 3 4 5 6 7

178. Kudungallur - - 15.00 15.00

179. Imjalkuda - - 45X50 45.00

160. Pala - - 40.00 40.00

181. Ponnani - - 50.00 50.00

Sum 120.79 239.75 25850 619M

Madhya Pradaah 182. Multai 2135 - - 2135

183. Khandwa - 3044 - 3044

184. Jaora 23.00 - - 23.00

185. Chlttrakoot 28.00 - - 28.00

188. Nareinghpur 25.00 - - 25.00

187. Garoth 14.00 - - 14.00

188. Biaora 30.00 - 30.00 60.00

189. Berasia 16.00 - 16.00 32.00

190. Nareingarti - 54.98 - 54.98

191. Ashok Nagar - 48.78 - 48.78

192. Shtora - 30.00 - 30.00

193. Umarla - - 60.00 60.00

194. Malhar - 27.00 - 27.00

195. Khajuraho 16.00 - - 16.00

196. Jhabua 30.00 - - 30.00

197. Khurai 30.00 - - 30.00

196. Dhanpuii - 16.00 - 16.00

199. Nagod - 16D0 - 16.00

200. Nowgong - 30.00 - 30.00

201. Sonkutch - 13.00 - 13.00

202. BarwanI — ' - 45.00 45.00



1829 Written Answer VAISAKHA 3. 1924 (Sato) 10 OtmUone 1830

1 2 3 4 5 6 7

203. Jawad - - 24.00 24JOO

204. Rajpur - - 24.00 24M

205. Chourai - - 24.00 24.00

206. Gaihakota - - 45 iX) 45.00

207. Sidhi - - 40 DO 40.00

208. Raisen - - 45 XX) 45.00

209. Churhart - - 24XX) 2400

210. Lahar - - 24XX) 24.00

211. Hatta - - 45.00 45 iX)

Sum 233JS 266.20 446JOO 94555

Maharashtra 212. Pachora 24.00 - - 24.00

213. Warora 24.00 - - 24 JX

214. Bhusawal 55.25 - - 55.25

215. Deglur 24XX) - - 24.00

216. Basmath Nagar 26.79 13.81 - 40.60

217. Vita 9.10 - - 9.10

218. Manwath 2050 2850 - 49 XX)

219. KMwd 9.00 - - 9jOO

220. Kagal 1536 - - 1556

221. Ausa 12.00 11J0 - 23.20

999 Qeorai 18.00 18XX) - 36J00

223. Sawantwadi 10.70 2830 - 3950

224. Muitijapur 3047 7.00 - 37.67

225. Shegaon 1345 - - 1345

226. Parola - 36JX) - 36M

227. Albagh 14.00 14 XX) 28JOO



1831 IViMsn Answer APRIL 23. 2002 to Queatfons 1832

1 2 3 4 5 6 7

228. Pulgaon 29.00 29.00 - 58.00

229. Umred 39J1 4.00 - 4331

230. Vayapur 24.00 34.00 - 58 XX)

231. Ichalkamji - 10.00 - 10.00

232. Wai 30.00 30.00 - 60.00

233. Anjangaon Suî i 30.00 30.00 - 60.00

234. Mehkar 30.00 30 iX) - 60.00

235. Kalamb 16XX) 16.00 - 32.00

236. Daryapur 1948 5152 - 71XX)

237. Amravati - 90 XW 90.00 180 XX)

238. Shahada 30 XX) 30.00 - 60XX)

238. Navapur - 30.00 30.00 60.00

240. Kurundwad 32.00 32.00 - 64.00

241. Sangola 30 XX) 30XX) - 60.00

242. Qhatanjl 16.00 16XX) - 32XX)

243. Gangakhed - - SO AO 50.60

244. SIHod - - 60.00 60.00

245. Satana 22.00 8.00 - 30.00

246. Dhamangaon 22.00 8JOO - 30.00

247. Roha 16.00 - 32.00 48 XX)

248. Kolhapur 30.00 60.00 180.00 270J00

249. Umwkhad - 30X)0 - 30.00

250. Faizpur - 30IX) - 30.00

251. Raver - 30X)0 - 30 XX)

252. Jbitur - 30JOO 60.00 90 XX)

253. Desaigani - - 16XX) 16X)0



1833 ty/fttan Answar VAISAKHA 3. 1824 (Safca) 10 QumUom tS34

1 2 3 4 5 6 7

254. Akola - - 135 XX) 135.00

Sum 722-81 815.83 653̂ 60 2192 J4

Manipur 255. Mayang Imphal - 32.00 • 32jOO

256. Moirang - - 24.00 24J00

257. Kumbi - - 24.00 24JOO

Sum - 32.00 48.00 BOM

Meghalaya 256. Shillong 6 1 ^ - - 6130

Sum 6 1 ^ • - 6130

Mizoram 259. Kolasib 12^ - - 12.00

260. Champhai 30XX) - 60M 90jOO

261. Hnahlhial 16.00 - 32.00 48 XX)

262. Saiha 16.00 - 32.00 48jOO

263. l.engpui - - 24.00 24J00

Sum 74.00 - 148.00 222JOO

Nagaland 264. Wokha - 32 DO - 32.00

265. Ph«k - 1SJ00 - ISjOO

266. Dimapur - SOM - 50iX>

267. Klphlrs - 15.00 - 15iX)

Sum - 112.00 - 112j00

Orissa 266. Kamakshyanagar 27.00 - - 27.00

269. Nabarangapur 57M - - 57 XX)

270. Brahmapur - 158 XX) - 158IX)

271. Nllgiri - - 32M 32M

272. AthamalHk - 16.00 16j00 32JOO

273. Anandpur 22M 4 XX) - 26j00

274. Soio 22J00 SjOO 27j00



1835 W rIttM  Answer A P R IL 23, 2002 to QueaUofm 1836

1 2 3 4 5 6 7

275. Barpali 16X)0 - - 16.00

276. Balasora 30X)0 40.00 - 70JOO

277. Aska - 16jOO - 16 XX)

278. Banki - 16.00 - 16XX)

279. Karanjia - - 16.00 16XX)

280. Kesinga - - 24.00 24X)0

281. Balugaon - - 24.00 24JOO

282. Rajgangpur - - 45.00 4SJOO

283. ChikHi - - 24 XX) 24.00

284. Tateher - - 40.00 40XX)

285. Qunupur - - 24X)0 24J00

286. Ralrangpur - - 24.00 24.00

Sum 174iX3 255,00 269XX) 698 X)0

Punjab 287. Manaa 8149 - - 8149

288. Sirhind 33.00 - - 33 XX)

289. Tam Taran 3430 - - 3430

290. Mukheria 16.00 - - 16XX)

291. Anandpur Sahib 14j00 - - 14XX)

292. Fatehgarh Sahib - - 34.00 34 XX)

293. Muktsar - - 100 XX) 100 XX)

294. SuKanpur Lodhi 16.00 - - 16XX)

296. Kapurthala 22.00 24X10 - 46JOO

296. Nakodar 22 XX) SjOO - 30 XX)

297. Jagraon - 30.00 - 30XX)

298. Dasuya - 16.00 - 16XX)

299. Qartiahankar - • - 16.00 16XX)

Sum 238.99 78 XX) 150XX) 466.99



1837 Wrttten Answer VAI8AKHA 3, 1924 {Saka) to Oueatkma 1838

1 2 3 4 5 6 7

Rajasthan 300. Sardarshahar 40JOO ■ 40.00

301. Nokha - - 30 XX) 30.00

302. Pratapgarh 20J00 - - 20XX)

303. Shahpura 32.00 - 33.00 65.00

304. Kapasan - 17.00 - 17.00

305. Jaiaabner 1 - - 3230 3250

306. Udaipar - - SM 5.00

307. Bikaner - 65.00 141.00 206.00

308. Dashnok - - 32.00 32.00

309. Hanumangarh - 50.00 - 50.00

310. Bak)tre - 30.00 - 30.00

311. DMwana - 30JOO - 30JOO

312. Nathdwara - - 45.00 45jOO

313. Bhender - - 24.00 24.00

314. Suratgaiti - - 45 DO 45.00

Sum 92JOO 192.00 38750 67130

SiMdtn 315. Singtam - - 36 XX) 36.00

316. Jorethang 15.00 - - 15.00

317. Pakyong 15jOO - - 15.00

318. Qeyzing - 16.00 - 1 6^

319. Soreng - - 16iX>

320. RangH Bazar - - 24M 24j00

Sum 30D0 32M 60M 122 jOO

Tamil Nadu 321. Manamadural 32 DO - - 32jOO

322. Kangayam 10X)6 - - 10j06

323. Veerappanchatttram 7.74 7.74



1839 WfHlen Answer APRIL 23, 2002 ID Ountfona 1840

1 2 3 4 5 6 7

324. Poovinmthavalli 2.15 - - 2.IS

325. Tiruchendur 14.93 - - 14.93

326. Sholtngar 25.79 - - 25.79

327. Vanlyambadi 1032 - - 1032

328. Ponnamaravati 435 4̂J09 - 18.94

329. Tattayyangatpettai 14.10 14.10 - 28.20

330. Thuralyur 1245 1245 - 24.90

331. Chirmatnamir 658 18J7 - 25 >45

332. Omalur 7.12 - - 7.12

333. Nattaraaankottai 9.65 9A6 - 1931

334. Denkanlkota 11A0 1159 - 23.19

336. Kiranur 8.72 - - 8.72

336. Suram{>atti - 26m 26.04 52.08

337. Oddanchatrem - 9.91 9.92 1933

338. Dindigal 40JOO 30.00 - 70.00

339. Oevakottai 16.20 - - 16.20

340. Vellore 28.00 - - 28X»

341. Kanyakumari 16XX) - - 16XX3

342. Kinathukadvu - 16.00 - 16.00

343. Vllathikulam - 16.00 - 16.00

344. Paravoorani - 16XX) - 16.00

345. Changam - 16XX) - 16iX)

346. Parlyaiailam - - 30 XX) 30.00

347. Thanjavur - - 105 iX> 105.00

348. Rajapaiayam - - 105.00 105 XX)

349. Panathur - - 2^J00 21iX>



1841 WriOtn Anemr VAISAKHA 3. 1924 (SiMte) to QtmHons 1842

1 2 3 4 5 6 7

350. Sivakasi - — 64.00 64.00

351. Ullanduipet - - 24.00 24.00

352. Gudalur - - 45.00 45.00

353. Thondi - - 24.00 24.00

354. R.S. Mangalam - - 24.00 24.00

355. Chinnaaalam - - 24 XX) 2400

356. Kallakkadu - - 35.97 35.97

Sum 278^6 210.71 537.93 1026.90

Tripura 357. Khowai 1656 - - 1656

358. Kumarghat - - 30.00 3000

359. Sonamura - 16.00 16.00 32.00

360. Kamalpur - 16.00 16.00 3200

361. Teliamura 2530 - 51.00 7650

362. Sabroom 13.00 - - 13.00

363. Raniifoazar - 16.00 - 1600

Sum SSM 4800 113.00 216X>6

Uttaranchal 364. Dahdradun - - 105.00 105.00

365. Haldwanl-Kathgodam - - 95 JX) 9500

366. PKhoragath - - 40.00 4000

Sum - - 240.00 24000

Uttar Pradesti 367. Basti - 79.18 - 79.18

368. KhaWabad
1 49.90 - 49.90

369. Muradnagar - 39.00 > 39.00

370. Dadfi - - 33.74 33.74

371. Loni - 5923 - 59J3

372. Moradabad - 114jOO — 114M
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1 2 3 4 5 6 7

373. Maghar - 15.75 15.74 31/49

374. Bansi - 24.25 - 24.25

375. Phaphund - - 32.00 32.00

376. PaUia Kalan - - 3740 3740

377. Malihabad - - 2553 2553

378. Saharanpur - 82.00 82.96 164.96

379. Faizabad - 4155 41.58 83.13

380. Ayodhya - - 60.00 60XX)

381. Jalalabad 9.00 - - 9.00

382. Kunda 13.00 - - 13.00

383. Kamari 16,00 - - 16.00

384. Chitrakoot Dham 30.00 - - - 30.00

385. Harihaipur - 10.00 - 10.00

386. Maharajganj - 15.00 - 15.00

387. Kakorai - 16.00 - 16.00

388. Niyotani - 14.00 - 14J30

389. Haraiya - - 12.00 12.00

390. AmethI - - 24.00 24X»

391. KhatauH - - 41.20 4120

392. Sardhana - - 36.90 36.90

393. Khokra - - 29.10 29.10

394. Babarpur-AjeetnuU - - 24.00 24.00

396. OEL-Dhakwa - - 24.00 24.00

396. Qohand - - 19.00 19.00

397. Milak - - 24.00 24.00
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1 2 3 4 5 6 7

398. Handia - - 24j00 2400

399. Jhinjhana - - 22 JO 2230

400. Jhansi - - 135 XX) 135 JOO

401. Mathura - - 93.70 93.70

402. Bansgaon - - 24 XX) 24XX)

403. Banat - - 24 XX) 24.00

404. Doslpur - - 19J00 19XX)

405. Nlwari - - 19J00 19XX>

406. Tllhar - - 20XX) 20XJ0

407. Deoband - - 66.10 66.10

Sum 68 iX) 55936 1010.25 1638.11

West Bengal 408. Jhalda 3.00 - - 3JOO

409. Mai 6.90 - - 6.90

410. Diamond HartMur 6.00 - - 6XX)

411. SonamiMii 553 - - 533

412. Bimagar 10.95 - - 10.95

413. Kaliaganj 6.00 - - 6XX>

414. Qobar Oanga 26.18 - - 26.18

415. Chandrakona - 7 j60 - 7 M

416. Kandi 14i)6 - - 14X)6

417. Quskara 734 - - 734

418. Barddhaman 73-00 52.12 - 125.12

419. Asansol - 19640 - 196^

420. Tufanganj 16jOO 6̂J00 - 32JOO

421. Qangarampur - 55.76 — 55.76
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1 2 3 4 5 6 7

422. MekhliganJ - 1.00 - 1.00

423. Sainthia - - 42.00 42.00

424. Dinhata 1650 - 1650 33.00

425. Baduria - - 14 DO 14.00

426. Haldibari 16.00 16.00 - 32 DO

A27. DhuUan - 35.00 35.00 70 DO

428. Dubrajpur - - 5850 5850

429. Dainhat 15.00 - - 15.00

430. Taki 22.00 1.00 67.00 90.00

431 Egra 20.74 4.76 - 2550

432. Durgapur 1200 36.00 - 68.00

433. Bangaon - 50.00 . - 50.00

434. Ramiibanpur - 16XX) - 16.00

435. Kharar - 1330 - 1350

436. Khirapal - 14.00 - 14.00

437. Taherpur - - 1350 1350

438. Beidanga - - 15X)0 15.00

439. Jamuria - - 79.00 79 DO

440. Jiagan)-Azin<ganj - - 32.00 32 DO

441. Coopers’ Camp - - 22.00 22 DO

442. Nalhati - - 40 DO 40.00

Sum 297.20 515.14 43450 124634

Pondicherry 443. Oulgaret 30.00 - - 30.00

Sum 30.00 - - 30D0

Qrand Total 4346.00 5617 XX) 7570.90 17533.90
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Statmiwnt-tV

Propoaals received during 2 0 0 1 -2 0 0 2  and state level 
sanctioning proposal received during 2 0 0 1 -2 0 0 2  and 
state level sanctioning committee wttich are yet to t>e 

covered under IDSMT

Andhra Pradesh

1. Macherial

2. Narsapur 

Chhattlagarh

3. Durg

4. Pendra 

Gujarat

5. Mansa

6. Balasinor 

Himachal Pradaah

7. Bilaspur

8. Sundemagar

9. Kotkhai 

Karnataka

10. Konnur

11. Khanapur

12. Yadgiri

13. Arakalgud 

Maharashtra

14. Khed

15. Rajapur

16. Jawhar

17. Latur

18. Tumsar

19. Wani

20. Jalgaon

21. Dhule

22. Sangli

23. Shrirampur

24. Shripur-Warwade

25. Qadhinglai

26. Udgir

27. Nanded-Waghala

28. Chandrapur 

Manipur

29. Sugnu

30. Kakching-Khonou

31. Kawata 

Mizoram

32. Mamit 

Ra)asthan

33. Rawatbhata

34. Tonl<

35. Pokran 

Tamil Nadu

36. Tiruppur

37. Orathanadu

38. Puduvayal 

Uttar Pradaah

39. Gangoh

40. Agrawal Tatiri

41. Ranipur

Board of Control for Institutions Working for 
Woman and Children

4733. SHRI SUBODH MOHITE: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) whether the Union Qovemment have ntade 
mandatory for State Qovemments to constitute a ‘Board 
of Control’ for the instituttons working in the fiekj of women 
and chlM welfare in their State;

(b) if 80, the details thereof;

(c) whether all tlie State Qovemments have complied 
with the directions of the Union Government in this regard;

(d) if not. the reasons therefor; and
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(e) the steps proposed to be taken by the Union 
Government against the State Governments that have 
not complied with the aforesaid directions?

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) No, 
Sir.

(b) to (e) Question does not arise.

Selection of Academlclana for Professor Emeritus 
by UGO

4734. SHRI Y.V. RAO: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that UGC selects some 
academicians for Professor Emeritus;

(b) if so, the details of those selected during the last 
three years;

(c) whether the Govemments are also aware that 
teachers and academicians who worked in colleges and 
have achieved excellence in research are not being 
granted this emeritusship;

(d) if so, the details thereof; and

(e) the steps proposed to be taken to give 
encouragement to the professors and academicians 
working in colleges and in rural areas by giving some 
emritusship of such people?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) Yes, Sir.

(b) to (e) According to the information furnished by 
UGC, all those retired teachers who apply and qualify 
the prescribed conditions under the scheme are 
considered for the Emeritus Fellowships, irrespective of 
the fact whether they retired working in universities or 
colleges. The teachers whose projects are found 
academk»iiy sound are awarded Emeritus Feltowship. The 
teachers and academkiians who retired wortdng In colleges 
situated In rural areas are also being consktored for this 
award. The detail of those selected during the last three 
years is as follows:

Publishing and Selling of Revised Text 
Books by NCERT

4735. SHRI M.V.V.S. MURTHI;
SHRI RAM MOHAN GADDE:

Will the Minister of HUMAN 
DEVELOPMENT be pleased to state:

RESOURCE

1999-2000

2000-2001 

2001-2002

107

100

78

(a) whether the Supreme Court has allowed NCERT 
to publish and sell its revised text books on all subjects 
except Social Science, Hindi, History and religton;

(b) if so, the details thereof; and

(c) the action taken/proposed to be taken by the 
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) and (b) Yes, Sir. The Hon’ble Supreme 
Court has passed an interim order on 22.3.2002 staying 
only the implementation of new curriculum and textbooks 
related to Social Sciences, including History, religion, and 
Hindi

(c) The Counter Affidavits on behalf of Union of India 
and other respondents, have been filed.

Deployment of CISF for Airport/Railway Security

4736. SHRI A. BRAHMANAIAH: Will the Minister of 
HOME AFFAIRS be pleased to state:

(a) whether there is a proposal to bifurcate CISF to 
create an exclusive body for airport and railway security 
in this country;

(b) if so, the details thereof;

(c) whether such personnel are trained for the 
specialized requirements of aiiport security and operattons; 
and

(d) if so, the details in this regard alongwlth the type 
of training given to CISF personnel deputed at various 
airports?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) No. 
Sir.

(b) Does not arise.
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(c) and (d) The CISF personnel who are deployed 
for duties at the airports are given following specialized 
trainings in airports security and operations:

Anti Hi-jacl(ing training, training on Aviation Security, 
Commando training, Pre-induction training at the 
concemed airport, training for security of VIPs, training 
on proper behaviour and courtesy.

Disinvestment of IPCL

4737. SHRI VIIJ^S MUTTEMWAR: Will the Minister 
of DISINVESTMENT be pleased to state:

(a) whether the Government have shortlisted the 
bidders for disinvestment of Government equity in Indian 
Petrochemical Corporation Ltd.;

(b) if so, the details thereof;

(c) whether the Government have signed any 
agreement with the bidding company in regard to the 
tenns and conditions for the disinvestment IPCL; and

(d) if 80, the details thereof?

THE MINISTER OF DISINVESTMENT AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI ARUN SHOURIE): (a) Yes, Sir.

(b) It would not be in the interest of the transaction 
to disclose the number of bidders and their names.

(c) No. Sir.

(d) Does not arise.

Employment to SCs/STe under IWDP

4738. SHRI RAMJEE MANJHI; Will the Minister of 
RURAL DEVELOPMENT be pleased to state:

(a) whether it was one of the objective of the 
integrated Wastelands Development Programme (IWDP) 
to generate employment, especially for Scheduled Castes/ 
Scheduled Tribes;

(b) whether the objectives have been achieved;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI ANNASAHEB M.K. 
PATIL): (a) to (d) Under the Integrated Wastelands 
Development Programme (IWDP) the wastelands/degraded 
lands are developed with active community participation 
through in-situ soil and moisture conservation measures, 
afforestation, pasture development, water harvesting 
structures, gully control, check dams etc. All these 
activities are carried out by engaging labourers living in 
or around the project areas, which generate employment 
espedally for Scheduled Castes/Scheduled Tribes/landless 
labourers/people living below the poverty line. From 
1.4.1995 till 31.3.2002, four hundred twenty three IWDP 
projects covering an area of 37.22 lakh hectares at a 
total cost of Rs. 1868.58 crores are at various sages of 
Implementation in the country. A total sum of Rs. 459.40 
crores have been released for these projects. Based on 
the feed-back received in the Department, completed 
projects have been able to achieve the objectives for 
whtoh these were sanctioned.

Financial Assistance to Private Engineering 
Colleges by UQC

4739. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state:

(a) whether a special vehicle is being devised to 
extend financial help to private engineering colleges by 
the University Grants Commission;

(b) if so, the details thereof ak>ngwith the steps taken 
by the UGC in this regard;

(c) whether any funds have been allocated/released 
to UGC for the purpose;

(d) if so, the details thereof; and

(e) the criteria laki down by UQC to extend financial 
help to private engineering colleges running all over the 
country?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) According to the infontwitkm furnished by 
the University Grants Commisskm, the Commission neither 
provides any grant to Private Engineering Colleges nor is 
contemplating to provkJe such grants.

(b) to (e) Do not arise.
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Creation of National Centre for International 
Security and Defence Analyala

4740. SHRI IQBAL AHMED SARADGI:
SHRI CHANDRA BHUSHAN SINGH:

Will the Minister of HUMAN 
DEVELOPMENT be pleased to state;

RESOURCE

(a) whether the University Grants Commission has 
decided to create a National Centre of International 
Security and Defence Analysis (NCISDA) in the 
department of Defence and Strategic Studies;

(b) if so, the details thereof;

(c) whether the University Grants Commission has 
received proposals from various universities to create 
centres in their respective universities on various subjects;

(d) if so, the details thereof; and

(e) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) and (b) Yes, Sir. The UGC has approved 
the proposal of University of Pune for establishment of 
an Institute for International Security and Defence Analysis 
(IISDA). The UGC has also sanctioned and paid the total 
grant of Rs. 5.00 crores as seed money to the University 
of Pune for establishment of the above Institute.

(c) to (e) Yes, Sir. The UGC has received proposals 
from various universities to create centres/institutes in 
different subjects. The details of centres established are 
given in the Statement I and those which are being 
considered are given in the Statement-ll. The approval of 
the Government is not required for this puriî se.

Statement-1

Assistance provided by the UQC to Universities/institutes for Establishment of the following Centres

SI.
No.

Name of the 
University

Subject Approved 
during the 

year

Amount 
Allocated 
(Re. in* 
Lakhs)

Amount paid 
(Rs. in 
Lakhs)

1 2 3 4 5 6

1. Punjab University 
Chandigarh

Establishment of 
Centre for Human 
Genome Studies & 
Research

2001-2002 Rs. 100.00 Rs. 90.00

2. Sanjay Gandhi P.G. 
Institute of Medical 
Sciences, Lucknow

Establishment of 
Centre of Biomedical 
Magnetic Resonance

2001-2002 Rs. 40.00 Rs. 16.00

3. University of
Mysore,
Mysore

Creation of a National 
Centre for History of 
Science at the Oriental 
Research Institute

2001-2002 Rs. 1500.00 Rs. 110.00

4. Jawaharhal Nehru 
University, New 
Delhi

Creation of a Centre 
of applied Human 
Genetics by upgrading 
the Unit of Genetics in 
the School of Life Science

2001-2002 Rs. 196.90 Rs. 144.80

5. University of Pune, 
Pune

Establishment of an 
Institute for 
International Security 
and Defence Analysis

2001-2002 Rs. 500.00 Rs. 500.00
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The position of the proposals received from various UnivBrslties/lnstitutes for 
estaUishment of the following Centres/lnstitutea

SI.
No.

Name of the 
University/Institute

Purpose Remarks

1. Sri Jaganath Sanskrit 
Vishwavidyalaya, Puri

Establishment of Centre of 
Advanced Research in 
Sanskrit

Not approved

2. Mahatma Qandhi 
University, Kottyam

Establishment of an Institute 
of Public Life Trainng in the 
Universities

To be consMered 
during Xth Plan

3. -do- Setting up of an Institute for 
Policy Science & Public 
Administration

To be considered 
during Xth Plan

4. Deen Dayal Upadhaya 
University, Gorakhpur

Establishment of Centre for 
Devender Shanna Centre for 
Astrophysical Studies

-do-

5. Arunachal University, 
Itanagar

Establishment of UGC Centre 
for Bio-diversity

Consklered under 
^University of 
Excellenace* Scheme

6. University of Madras, 
Chennai

Establishment of an Institute 
of Ramanujam Museum in 
Ramanujam Institute for 
Advanced Studies in 
Mathematics

Not approved

7. Shri Lai Bahadur Shastri 
Rashtriya Sanskrit 
Vidyapith, New Delhi

Establishment of a National 
Centre for Jyotir Vigyan and 
other Occut/Sciences

Asked for revised 
proposal

8. University of Mysore, 
Mysore

Establishment of the 
Advanced Centre for 
Research in Digital 
Libraries (ACERIDL)

Committee constituted 
by the UGC to visit 
the university

9. Allahabad University. 
Allahat>ad

Establishment of a new 
Institute on High Pressure- 
Temperature Research

Asked for sonte 
infonnatton

10. Birla Institute of 
Technology, Ranchi

Nattonal Centre for R A D 
for Aerodynamk» and 
Scramjet Studies

Under Consideratkm

11. University of Madras, 
Chennai

Natkmal Level Centre for 
Applied Unguistk» and 
Languages

Under Consideratkm

12. Sardar Patel University 
Vallabhvklyanagar

Sardar Patel National 
Hamwnization Study Centre

Under Conskleration
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Curtailment of Expenditur* by Universities

4741. SHRI SUBODH MOHITE: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) whetiier tlie Universities are forced to curtail the 
expenditure on higher and technical education due to 
financial crisis;

(b) if so, the details thereof;

(c) whether the University Grants Commission has 
formulated any strategy for generation of own resources 
by universities;

(d) if so, the details thereof; and

(e) if not, the reasons thereto?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) to (e) Availability of resources for higher 
education has not been l(eeping pace with the projected 
needs/requirements of the universities. During 10th Plan, 
Department of Secondary & Higher Education projected 
a requirement of Rs. 31229.92 crores to the Planning 
Commission against which a sum of only Rs. 12750.00 
crores has been made available.

In the background of the overall resource crunch, 
UGC had appointed a high-powered Committee under 
the Chairmanship of Justice K. Punnayya to recommend 
specifiic measures for mobilization of additional resources 
by the universities. The report, alongwith the views of 
UGC thereon, has been sent to universities for appropriate 
action.

UGC has also introduced an incentive scheme for 
giving matching grants to the universities to the extent of 
25% of the additional raised by them, subject to the 
ceiling of Rs. 25.00 lakhs.

Impact of Mid Day INeal Scheme on Drop-out Rate

4742. SHRI Y.V. RAO: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the drop-out rate has reduced after the 
Mid Day Meal Scheme was started;

(b) if so, the percentage by which it has been 
reduced during the last five years; and

(c) the manner in which it compares with the Pre­
Mid-Day Meal period?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA); (a) to (c) As per the Evaluation Report of 
Operations Research Group, New Delhi, conducted in 10 
States namely Assam, Gujarat, Haryana, Jammu and 
Kashmir, Kamataka, Madhya Pradesh, Orissa, Rajasthan, 
Uttar Pradesh and West Bengal to assess the effk:iency 
and effectiveness of the National Programme for Nutritional 
Support to Primary Education (Mid Day Meals Scheme), 
there has been a reduction in drop out rates in respect 
of Gujarat, Haryana, Kamataka, Orissa, Rajasthan, Uttar 
Pradesh and West Bengal upto class III during post­
programme period (1995-96 to 1997-98) in comparison 
with pre-programme period (1992-93 to 1994-95).

Rehabilitation of Families of Martyrs

4743. SHRI SHRINIWAS PATIL: Will the Minister of 
HOME AFFAIRS be pleased to state:

(a) whether the Government propose to rehabilitate
the families of those martyrs who laid their lives in the 
December 2001 incident, the day of the attack on 
Parliament: and *

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and
(b) Yes, Sir. The rehabilitation process includes suitable 
ex-gratia payment to the families of the deceased persons 
and appointment of their dependents to the Government 
service on compassionate grounds.

Cruelty and Atrocities on Women

4744. SHRI SUSHIL KUMAR SHINDE: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state:

(a) whether the Government are aware of the cnjelty 
and atrocities perpetrated on women despite their 
representatton in the panchayats and the rampant incident 
of foeticide;

(b) if so, the number of schemes and programmes 
implerriented/proposed to be launched by the Government 
to effectively prevent such atrocities evils; and

(c) the steps being to push through the bill for 
reservatton of seats for women In the Central and State 
Legislatures?
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THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT. MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI); (a) As 
per the data compiled by the National Crimes Record 
Bureau (NCRB), Ministry of Home Affairs, the incidence 
of crimes committed against women during the last three 
years is as follows:

1999 2000 2001

135771 137472 125152®

Oupto available months.
(b) A Statement is enclosed.

(c) The Government had introduced the Constitution 
(Eighty-fifth) Amendment Bill. 1999 seeking to provide that 
as nearly as one-third of the seats shall be reserved for 
women in the House of the People and Legislative 
Assemblies of States, in Parliament on 23.12.99. Furtfier 
course of action will on the decision of the Pariiament.

Statamant

Details of schemes implemented by the Government of 
India for awareness generation and empowenment of 

women

1. Women Component Plan

The Ninth Five Year Plan has adopted the concept 
of the Women Component Plan under which at least 
30% of funds/benefits of concerned Departments/Ministries 
are to be earmarked for women.

2. Rural Women’s Development and Empowerment 
Project

(Swa-Shakti):- The Swa-Shakti Project, eariier known 
as Rural Women’s Development and Empowerment 
Project, was sanctioned on 16-10-1998 as Centrally- 
sponsored Project for a period of 5 years with an 
estimated outlay of Rs. 186.21 crore. In addition, an 
amount of Rs. 5 crore is being provided during the project 
period, for facilitating the setting up, in the project states, 
of Revolving Funds for giving interest-bearing loans to 
beneficiary groups primarily during their initial formative 
stage.

3. Integrated Women’s Empowerment Programme 
(Swayamaldha)

Swamyamsklha is an Integrated scheme for Women s 
empowerment. It is based on fommtton of women into

Self-Help groups (SHGs) and aims at holistic 
empowennent of women through awareness generatk>n, 
economic empowerment and convergence of various 
schentes.

The vision of Swayamskiha is to mobilize and develop 
empowered women who will:

• Demand their rights from family, community and 
government.

• Have increased access to an control over, 
material, social and political resources;

• Have enhanced awareness and improved skills; 
and

• Be able to raise issues of common concern 
through mobilization and networidng.

4. Women In DIffleult CIreumstanoea (Swadhar)

The scheme has been designed with a flexible and 
innovative approach to cater to the requirement of women 
in various types of distress in diversity situations under 
different conditions. The scheme provide shelter, 
counseling and training for women in difficult 
circumstances who do not have any social and economic 
support.

5. Awareness Generation Project for Rural & Poor
Women

The Awareness Generation Programme aims to 
identify the needs of rural and poor wonrwn and generate 
awareness among them about their status in the family 
and society and to active them to work for achieving 
their rights and to deal with social issues. Since 1993­
94, special emphasis has been given to participatkin of 
women in Panchayati Raj Instituttons and their role in 
promoting national integration of communal harmony.

6. Support to training and Employment Programme
for Women (STEP)

This programme launched in 1987, seeks to provide 
updated skills and new knowledge to poor and assetless 
women in the tradittonal sectors, such as agriculture, 
animal husbandry, dairying, fisheries, handlooms. 
handicrafts, khadi and village industries, sericulture, social 
forsstiy and wasteland development for enhancing their 
productivity and income generatkm. This woukt enhance 
and broaden their employment opportunities, including self- 
entployment and devetopment of entrepreneurial skills.
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7. Women’s Economic Programme (NORAD)

This programme was launched In 1982-8S with 
assistance from Norwegian Agency for Development 
Corporation (NORAD). Under this programme, financial 
assistance is given to Women’s Development 
Corporations, Public Sector Corporations, autonomous 
bodies and voluntary organisations to train poor women, 
mostly in non-traditlonal trades and to ensure their 
employment in these areas.

8. Education work for Prevention of Atrocities on
Women

The scheme of assistance to voluntary organisations 
for Education Work for Prevention of Atrocities on Women 
was started in 1982. Under this scheme, universities, 
colleges, women studies centres, institutions of higher 
teaming and voluntary organisations are given financial 
assistance for undertaking various activities such as 
production and publication of the educative Journals, 
articles, books, conducting surveys and studies on violence 
against women, awards to best films, short plays, short 
stories, etc., translation of such material from one 
language to another language, holding seminars, 
conferences, meeting, exhibitions, film festivals etc. holding 
of training camps for social workers Including Govt, 
functionaries, legal literacy camps/para legal training 
camps, use of traditional media such as street plays, 
puppetry etc. organising Women Development Centres In 
educational institutes and legal and counselling services 
to women prisoners etc.

9. Family Counseling Centre

The objective of the Family Counseling Centre (FCC) 
Programme implemented by the Central Social Welfare 
Board (CSWB) is to provide preventive and rehabilitative 
sen/ices to women and children who are victims of 
atrocities and family mal-adjustments. The Scheme Is 
being implemented since 1984 through voluntary agerKies. 
It was evaluated through the National Institute of Publk: 
Cooperation & Child Development during the year 1990­
91 and a revised scheme is in force since 1992-93. Under 
the revised scheme, a maximum of Rs. 1 lakh per centre 
per annum is given for continuation of existing FCCs 
while Rs. 1.15 lakh is given for new FCCs. The salaries 
of two counselors who are either Post graduate in Social 
Work or Psychology and Rs. 15000/- for recurring Items 
are bome fully by the CSWB while the institution is 
required to contribute 20% towards other recurring 
expenditure.

4745. DR. SANJAY PASWAN; Will the Minister of 
RURAL DEVELOPMENT be pleased to state:

(a) the criteria fixed for inclusion of districts under 
the Integrated Wastelands Development Programme
(IWDP):

(b) whether the World Bank assistance has also been 
sought under the programme; and

(c) If so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRl ANNASAHEB M.K. 
PATIL): (a) Projects under Integrated Wasteland 
Development Programme (IWDP) are generally taken up 
in the Blocks which are not included for covertige under 
the two area devek>pment programmes namely Drought 
Prone Areas Programme and Desert Development 
Programme. Every year, priority lists are finalized for 
taking up new projects under IWDP in consultation with 
the State Governments. Performance of on-going 
watershed projects, the extent of wastelands in the 
districts. Incidence of poverty, bacijwardness, drought 
conditions and other related factors are taken Into 
consideration while including districts In the priority lists. 
Watersheds which have preponderance of community 
wastelands/degraded lands, private degraded lands held 
by small and marginal fanners, population of SCs/STs/ 
Backward classes and landless labourers are prefened 
for inclusion in the projects under the Programme.

(b) At present, no project is under implementation 
under IWDP with Worid Bank assistance.

(c) Does not arise.

NHRC Report on Communal Violence in Qujarat

4746. DR. NITISH SENGUPTA:
SHRl A. NARENDRA:
SHRl C.K. JAFFER SHARIEF:

Wilt the Minister of HOME AFFAIRS be pleased to 
state;

(a) whether 20 pages of the report submitted by 
Govemment of Qujarat to the Nattonai Human Rights 
Commission on communal violence In tfie State were 
missing, as reported in the ‘Hindustan Times’ dated March
28, 2002;

Dsvetopment of Wasteland
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(b) if 80, the facts thereof;

(c) whether NHRC has examined the report;

(d) if so, the findings thereof and the reaction of the 
Government thereto; and

(e) if not, the time by which it is liltely to be examined 
by the Commission?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and
(b) Yes, Sir. On 27.3.2002 the Government of Gujarat 
sent its second report titled 'Report on the incidents in 
Gujarat after the burning of the Sabarmati Express Train 
on 27th Feb. 2002’, to the Commission, but soon 
thereafter an intimation was received by the Commission 
that the same was incomplete, on account of an 
inadvertent omission. The complete version of the State 
Govemment report was received by the Commission on 
28.3.2002.

(c) to (e) The National Human Rights Commission 
has examined the report of the Gujarat State Govemment 
that was received in the Commission on 28th Match 2002. 
After examination, the Commission had issued its 
proceedings, which contains some preliminary comments 
and urgent recommendations for the consideration of the 
Central Govemment and the Govemment of Gujarat. The 
important observations of Commission as well as its 
recommendations are given in the Statement enclosed. A 
copy of the proceedings has been sent to the Govt, of 
Gujarat, which has since sent a detailed reply to the 
Commission. The reply of the Govemment of India on 
the recommendations, which pertain to it is being 
processed for necessary action.

Statement 

Observations of the NHRC

1. The Commission has observed that a serious 
failure of intelligence and action by the State Govemment 
marked the events leading to the Godhara tragedy and 
the subsequent deaths and destruction that occun’ed. On 
the face of it, in the light of the history of manual violence 
in Gujarat, recalled in the Report of the State Govemment 
itself, the question must arise whether the principle of 
‘res ipsa loquitur’ (1he affair speaking for itself) should 
not apply in this case in assessing the degree of State 
responsibility in the failure to protect the life, liberty 
equality of the people of Gujarat. The Commission 
accordingiy requests the response of the Central and State 
Governments on this matter, K being the ptfmary and 
inescapable responsibility of ttie State to protect such

rights and to be responsible for the acts not only of its 
own agents, but also for the acts of non-State players 
within its jurisdiction and any inactton that may cause or 
facilitate the violation of human rights. Unless rebutted 
by the State Govemment, the adverse inference arising 
against it would render it accountable. The burden is 
therefore now on the State Govemment to rebut this 
presumption. The Commission has noted that many 
instances are recorded in the Report of prompt and 
courageous actton by District Collectors, Commissioners 
and Superintendents of PoUce and other officers to control 
the violence and to deal with its consequences through 
appropriate preventive measures and, therefore, through 
rescue, relief and rehabilitation measures. The Commisswn 
cannot but note, however, that the Report itself reveals 
that while some communally-prone districts succeeded in 
controlling the vtolence, are districts - sometimes less 
prone to such violence suocumt>ed to it. The Commission 
further observed that some districts witfistood the dangers 
far more firmly than dkl others. Such a development 
cleariy points to local factors and players overwhelming 
the districts officers in certain instances, but not in others, 
the further question arises as to what the factors were, 
and who the playens were in the situations that went out 
of control. The Commisston requests the comments of 
the State Govemment on these matters. The Commission 
has noted that while the Report states that the Godhra 
incident was ‘premeditated’, the Report does not clarify 
as to who precisely was responsible for this incident.

2. In the light of fact that numerous allegations have 
been made both in the media and to the team of the 
Commission to the effect that FIRs in various instances 
were being distorted or pooriy recorded, and that senior 
political personalities were seeking to ‘Influence’ the 
woridng of police stations by their presence within them, 
the Commission observed that there is a widespread lack 
of faith in the integrity of the investigating process and 
the ability of those conducting investigations. The 
Commission has concluded that there is need for greater 
transparency and integrity to investigate the instances of 
death and destruction appropriately and to instill 
confkJence in the publte mind.

3 The Commission considers it would be native for 
H to subscribe to the view that the situation was brought 
under control within the first 72 hours. Vtolence continues 
in Gujarat as of the time of writing these Proceedings.

4. The Commisston has taken note of the Report of 
the Government of Guarat attributing various comments 
to the Chief Minister and Commissioner of Police, 
Ahmedabad, among otiiers, that were tom out of context 
by the media, or entirely without foundation. The 
Commission has observed that It firmly t>elieves tfiat it is
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essential to uphold the Right to Freedom of Speech and 
Expression artitHilated in Article 19(l)(a) of the Constitution, 
which finds comparable provision in Article 19 of the 
Universal Declaration of Human Rights, 1948 and Article
19 of the Intemational Covenant on Civil and Political 
Rights, 1966. It is, therefore, clearly in favour of a 
courageous and investigative role for the media. At the 
same time, the Commission is of the view that the media 
should adopt on a ‘self-policing’ basis, to govern its 
conduct in volatile situations, including those of inter- 
communal violence, with a view to ensuring that passions 
are not inflamed and further violen perpetrated.

5. On the question of compensation, the Commission 
has noted from the Report of the State Govemment that 
Rs. 1 laî h will be paid in all Instances, Ihus establishing 
parity*.

6. The Commission has tal<en good note of the 
'Rescue, Relief and Rehabilitation Measures’ undertaiten 
by the State Govemment. In many instances, strenuous 
efforts have been made by Collectors and other district 
Officers, often action their own initiative. Numerous 
complaints were received by the team of the Commission 
regarding the lack of facilities in the camps. The 
Commission has noted the range of activities and 
measures taken by the State Govemment to pursue the 
relief and rehabilitation of those who have suffered. It 
appreciates the positive steps that have been and 
commands those officials and NGOs that have worked to 
ameliorate the suffering of the victims. The Commission, 
however, considers it essential to monitor the on-going 
implementation of the decisions taken since a great deal 
still needs to be done. The Commission has already 
indicated to the Chief Minister that a follow-up mission 
will be made on behalf of the Commission at an 
appropriate time and it appreciates the response of the 
Chief Minister that such a visit will be welcome and that 
every effort will be made to restore complete normalcy 
expeditiously.

Recommendations made by NHRC

1. Ljiw and Order

(i) In view of the widespread allegations that FIRs 
have been poorty or wrongly recorded and that 
investigations are being ‘influenced’ by 
extraneous considerations or players, the 
Commission is of the view that the integrity of 
the process has to be restored. It, therefore, 
recommends the entrusting the certain critk»l 
cases to the CBi. These include the cases 
relating to the

• Godhra incident, which is at present being 
investigated by the GRP;

• Chamanpura (Gulbarga Society) incident;

• Best Bakery case in Vadodara; and the

• Sadarpura case in Mehsana district.

(ii) The Commission recommends that Special 
Courts should try these cases on a day-to-day 
basis, the Judges being hand-picked by the 
Chief Justice of the High Court of Gujarat. 
Special Prosecutors should be appointed as 
needed. Procedures should be adopted for the 
conduct of the proceedings in such a manner 
that the traumatized condition of many of the 
victims, particularly women and children, is not 
aggravated and they are protected from further 
trauma or threat. A partteular effort should be 
made to depute sensitive offksers, particularly 
officers who are women, to assist in the handling 
of such cases.

(iii) Special Cells should be constituted under the 
concerned District Magistrates to follow the 
progress of the investigation of cases not 
entrusted to the CBI; theise should be monitored 
by the Additional Director-General (Crime).

(iv) Specific time-frames should be fixed for the 
thorough and expeditious completion of 
investigations.

(v) Police desks should be set-up in the relief camps 
to receive complaints, record FIRs and fonward 
them to Police Stations having jurisdtetion.

(vi) Material collected by NGOs such as Citizen’s 
Initiative, PUCL and others should also be used.

(vii) Provocative statements made by persons to the 
electronk; or print media should be examined 
and acted upon, and he burden of proof shifted 
to such persons to explain contradict their 
statements.

(viii) Given the wide variation in the performance of 
public servants in the discharge of their statutory 
responsibilities action should be initiated to 
identify and proceed against those who have 
failed to act appropriate to control the violence 
in its incipient stages, or to prevent its escalation 
thereafter. By the same token, offrces who have 
performed their duties well, should be 
commanded.
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II. Camps

(i) Visits to camps by senior political leaden and 
officeis should t)e organized in a systeniatic way 
in order to restore confidence among those who 
have been victimized. NQOs should be invoh^ 
in the process and the management and running 
of the camps should be marked by transparency 
and accountability.

(ii) Senior officers of the ranl< of Secretary and 
above should be given specific responsibility in 
respect of groups of camps.

(iii) Special facllities/camps should be set-up for the 
processing of insurance and compensation 
claims. The Chief Minister of the State had 
requested the Commission to issue an 
appropriate request to insurance companies for 
the expeditious settlement of claims of those 
who had suffered in the riots. The Commission 
will readily do so and recommends that the State 
Government send to it the necessary details at 
an early date in order to facilitate such 
supportive action.

(iv) Inmates should not be asked to leave the camps 
until appropriate relief and rehabilitatkNi measures 
are in place for them and they feel assured, on 
security grounds, tfiat they can Indeed leave tf» 
camps.

III. Rehabilitation

(i) The Commission recommends that places of 
worships that have been destroyed by repaired 
expeditiously. Assistance should be provided, as 
appropriate, inter alia by the State.

(ii) Adequate compensation should be provided to 
those who have suffered. This will require an 
augmentation of the funds allocated thus far, 
through cooperative anrangenwnts involving twth 
the State and Central Governments. Efforts 
should t>e made to involve HUDCO, HFDC and 
mtemational financial and other agencies and 
programmes in this process.

(iii) The private sector, including the pharmacei^ 
industry, should also be requested to partteipate 
in the relief and rehabiHtatton process and proper 
coordinating arrangenwnts established.

(iv) The role of NGOs should be encouraged and 
t>e an intrinsic part of the oveiaH effort to restore

nomiak:y, as was the case in the coordinated 
effort after the earthquake. The Gujarat Disaster 
Management Authority, whteh was also deeply 
engaged in the post-earthquake measures, 
shouM be requested to assist in the present 
circumstances as well.

(v) Special efforts will need to be made to identify 
and assist destitute women and orphans, and 
those subjected to rape. The Women and ChikJ 
Development Department, Government of India 
and concerned international agencies/ 
programmes should be requested to help. 
Partteulatty care will need to be taken to mobilize 
psychiatric and counseling servnes to help the 
traumatized vtotims. Special efforts will need to 
be made to identify and depute competent 
personnel for this purpose.

(vi) The media should be requested to cooperate 
fully In this endeavour, including radio, whk:h Is 
often under-utilized in such circumstances.

IV. Police Reforms

The Commission would like to draw attention to the 
deeper question of Police Reform, on which 
recommendations of the National Police Commission and 
of the National Human Rights Commission have been 
pending despite repeated efforts to have them acted upon. 
The Commission is of the view that recent events in 
Gujarat and. indeed, in other States of the country, 
underline the need to proceed without delay to implement 
the reforms that have already been recommended in order 
to presen/e the integrity of the investigating process and 
to Insulate it from extraneous influences.

Repatriation of Refugees

4747. SHRI C.K. JAFFER SHARIEF: Will the Minister 
of HOME AFFAIRS be pleased to state;

(a) the number of refugeee from different countries 
particularty from Pakistan awaiting repatriation to their 
respective countries of origin;

(b) whether there have been repatriatkm of some 
refugees during the last three years;

(c) if so, the details thereof, country-wise; and

(d) the steps taken durir>g the last three years to 
ensure repatriation of these refugees and the results 
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIOYASAGAR RAO): (a) The 
number o< foreigners who have sough refuge In India Is 
given below. Of these, only Srilankans ar>d Tibetans are 
refened to as Refugees:
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Srilankans 64^54

Tibetans 83376

Afghans 11,753

Bangladeshis 38,299

Myanmmarese 419

Iranians 57

Iraqi 3

Malaysian 2

Total 1,98,163 
(As on 31.12.2001)

(b) to (d) There is no organised repatriation of such 
persons to their respective countries. They are free to 
leave for any other country of ttwir choice at any time 
but as and when conditions Improve in their home 
countries, they are encouraged to return.
[Translation]

Funds to Ralasthan under various Education 
related schemes

4748. SHRI KAILASH MEGHWAL Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) the names of schemes/programmes under which 
funds have been provided to Rajasthan Government for 
Non-formal Education Scheme, Primary Education 
Programme, Education for all, Literacy Mission and Centre 
for Continuing Education during last four years since
1.4.1998:

(b) the amount of funds provided for the above 
mentioned programmes/schemes alongwith the year-wise, 
programmes-wise and scheme-wise funds actually utilized 
during this period;

(c) whether the Rajasthan Govemment has sent any 
proposals for running these schemes with a broad base 
and systematically organized progranunes; and

(d) if so, the details thereof and the action taken by 
the Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA); (a) and (b) Statement showing the scheme- 
wise position is given in the Statement enclosed.

(c) and (d) The proposals received under Sarva 
Shii<sha Abhiyan (SSA) for pre-project activities, Education 
Guarantee Schemes and Alternative and Innovative 
Education (EGSAIE) and the programme of Continuing 
Education are under process.

Statement

(Rupees in crore)

Name ol the Scheffle/pngnmme Funds released Funds uHzed

1998-99 1999-00 2000-01 2001-02 1998-99 199»00 200̂ 01 2001-02

Non-formal Education 1554 12.20 11.90 - - -

District Primary Education Programme - 3050 15.00 90.00 - 2JbO 35.64 68.04

San̂ a Shikshya Abhiyan - - - 3.20 - - - 0.00

Operation Blackboard 0.00 16.13 15.85 21.16 0.00 16.13 9.12 21.16

GOI-UN (Janshala) 0.10 0.40 1.63 2.24 0.01 QAQ 1.25 2.12

Literacy Campaigns and Operation Restoration** 2.12 2.24 0.25 0A1 11.73 5.66 6A7 3.95

Centre for Continuing Educatton** 0.77 8.16 224 4.12 0.65 134 zas 3.70

'SchomM anded on 31.3.21. Rs. 5.70 crore wan unspent on 1.4.2001.
Nate: 1. Rgures with regard to OB and DPEP an provisional subject to receipt of final figures from the State Government

2. The figures of funds utllizsd are t>ased on the Information furnished by the OIractorate of Literacy and ContmuJng Education. Govemment of Rajasthan, Jaipur and Include utilization based on funds rsleased In previous yean.
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[English]

Promotion of Bamboo Industry

4749. SHRI G. MALLIKARJUNAPPA: Will the Minister 
of SCIENCE AND TECHNOLOGY be pleased to stats:

(a) whether with a view to promote the traditional 
bamboo industry, the Union Govemment propose to 
launch a Mission-Mode Programme during the Tenth Five 
Year Plan to generate employment in oiral areas;

(b) If so, the main features of this programme;

(c) whether it will help in promoting value added 
products from bamboo; and

(d) if so, the estimated value added business from 
bamboo per annum?

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACH! SINGH 
RAWAT “BACHDA*): (a) to (d) A National Mission on 
Bamboo Applications (NMBA) is proposed to be launched 
in the current year by the Technology Information, 
Forecasting and Assessment Council (TIFAC). The Mission 
Is intended to focus on the development and promotion 
of value-added applications, technologies and markets, 
utilising the country's considerable resources of bamboo. 
The Mission aims to catalyse and generate economic 
activity in this sector, and facilitate employment and 
income generation, in partial In rural areas. Preliminary 
assessments indicate that incremental value addition of 
several hundreds of crores is capable of being realised 
through such an inten/ention.

DislnvMtment of Neyvelli Lignite

4750. SHRI T.M. SELVAGANPATHI:
SHRI SURESH KURUP:

Will the Minister of DISINVESTMENT be pleased to 
state:

(a) whether the Govemment have finally decided not 
to privatise or disinvest the NeyveUi Lignite Corporation 
Ltd. (NLC):

(b) if so, the details thereof alongwith the present 
status of the matter;

(c) whether it is also a fact that NLC had been 
continuously maldng profit since 1976-77; and

(d) if so, the facts thereof?

THE MINISTER OF DISINVESTMENT AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI ARUN SHOURIE); (a) and (b) In Its 13th 
Report given in January, 2002 the Disinvestment 
Commission has submitted Its recommendations regarding 
disinvestment in Neyveli Lignite Corporation Ltd. (NLC). 
Presently, the Govemment is not examining any propose* 
for disinvestment in NLC.

(c) and (d) Yes, Sir. Details of year-wise profit after 
tax earned by NLC since 1976-77 are fumlshed below;-

Year Profit After Tax 
(Rs. in crore)

1 2

1976-77 14.25

1977-78 8.44

1978-79 3.61

1979-80 5S9

1980-81 MJ07

1981-82 37.92

1982-83 A7M

1983-84 62.67

1984-85 57.69

1985-86 60J1

1986-87 6730

1987-88 75.04

1988-89 7832

1989-90 91.61

1990-91 95 J4

1991-92 101A9

1992-93 80.69

1993-94 113.77
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1 2

1994-95 176.09

1995-96 27258

1996-97 280.10

1997-98 271.08

1998-99 57537

1999-2000 392.58

2000-2001 725.92

Strangthaning of R and D for Development of 
Pharma Induatry

4751. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state;

(a) whether Pharmaceutical Research & Development 
Committee constituted by the Government under the 
Chainnanship of Dr. R.A. Mashelkar have suggested the 
measures for strengthening of research and development 
of pharmaceutical industry;

(b) if so, whether the said Committee suggested for 
establishment of phannaceutical research and development 
support fund to promote research in the pharmaceutical 
industry;

(c) if so, the details thereof;

(d) whether the Government have set such fund;

(e) if so, the details thereof and if not, the reasons 
therefor;

(f) whether such fund has become necessary in the 
wake of trade barriers lifted by WTO; and

(g) if so, the steps taken or being taken by the 
Government to fight tough competition in phannaceutical 
sector by the MNC?

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE): (a) Yes, Sir.

(b) to (g) For attracting R & D towards high cost • 
low-retum areas, the Committee recommending a fund

called the Pharmaceutical Research and Development 
Support Fund (PRDSF) to be administered by the Drug 
Development Promotion Foundation. The Committee 
observed that significant areas of healthcare of relevance 
and value to the Indian populace may not be addressed 
by entitles concerned with new dmg development in the 
devek>ped countries and therefore, the Indian Phanna 
R & D would need to make a coordinated effort. The 
Government have recently announced the Pharmaceutical 
Policy-2002, which includes in principle approval to the 
establishment the PRDSF under the administrative control 
of the Department of Science and Technology, which wilt 
also constitute a Drug Development Promotion Board 
(DDPB) on the lines of the Technology Development 
Board to administer the utilization of the PRDSF.

rrrsuislation}

Revival of HFC and FCI

4752. SHRI Y.G. MAHAJAN:
SHRI PRABODH PANDA:
SHRI PABAN SINGH GHATOWAR:
SHRI G. MALLIKARJUNAPPA:
SHRI M.K. SUBBA:

Will the Minister of CHEMICAL^ AND FERTILIZERS 
be pleased to state:

(a) the details of loss suffered by the Hindustan 
Fertilizer Corporation and Fertilizer Corporation of India 
during the laat three years, year-wise;

(b) wftether the Government have formulated the 
revival package of some of the units of HFC and FCI;

(c) if so, the details and present stage of 
implementation thereof;

(d) whether the Government have made any 
budgetary provision for the purpose;

(e) if so, the time by which all these plans are likely 
to be revived, a plant-wise; and

(f) If not, the reasons therefor, plant-wise?

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE): (a) The k»ses suffered by the Hindustan 
Fertilizer Corporation Limited (HFC) and Fertilizer 
CorporatkMi of India Limlt^ (FCI) during the last three 
years are given betow:-
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(Rs^crore)

Year HFC FCI

1999-2000 564 856.68

2000-2001 76772 95136

2001-2002 (BE) 803.28 106835

(b) to (t) The revamp of the Namrup Units of HFC 
approved at a revised cost of Rs. 509.40 crore is urKler 
implementation for which Rs. 247.02 crore have iieen 
released so far and a budgetaiy provision of Rs. 200 
crore during 2002*2003 has been made. The revamp is 
expected to be completed by October, 2002. The 
rehabilitation proposals In respect of the remaining units 
of HFC and FCI are to be submitted to the competent 
authority based on the recommendations of the Group of 
Ministers constituted for the purpose.

Atrocities on SCi/STs

4753. DR. BALIRAM: Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) the numt)er of cases of attacks/violence committed 
against the persons belonging to the Scheduled Castes/ 
Tribes reported during each of the last three years and 
till date, State-wise;

(b) the names of organisations involved in such 
attacksAdolence;

(c) the number of persons arrested/charge-sheeted 
in this connection during the said period. State-wise; and

(d) the steps taken/proposed to be taken by the 
Qovemment to check such cases of violence?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I.D. SWAMI): (a) The details of 
number of cases of crimes against SCs/STs during 1998 
to 2000 and 2001, State-wise Is given in the Statement-1.

(b) The data regarding the name of organisattons 
involved In violence is not maintained centrally.

(c) The number of persons arrested/chargesheeted 
“Protectton of Civil Rights AcT and “SC/ST Preventton of 
Atrocities AcT, State-wise during 1998 to 2000 is given 
at Statement-ll. The information for the year 2001 is 
incomplete due to lack of details of many States.

(d) ‘Public Order* and 'Police' are State subjects as 
per the Seventh Scheduled to the Constitution of India. 
The registration, investigation, detectton and prevention 
of crimes are primarily the responsibility of the State 
Governments. However, the Qovemment of India has 
been advising the State Government, from time to tinrw, 
to give more focussed attention to improve the 
administrations of the criminal justice system to ensure 
prevention of atrocities against Scheduled Castes, 
Scheduled Tribes, women and other vulnerable sections 
of the society. The advisories issued by the Government 
include, inter alia, sensitization of police personnel in the 
matter of implementation of the Scheduled Castes and 
Scheduled Tribes (Prevention of Atrocities) Act, 1989 ano 
the Protectton of Civil Rights, 1955; recruitment of persons 
belonging to Scheduled Castes and Scheduled Tribes in 
the poik:e force; identification of atrocity prone areas with 
a view to preventing crimes, creating awareness among 
the weaker sections about their rights etc.

A Centrally Sponsored Scheme is being implemented 
by Ministry of Social Justice and Empowennent under 
which Central Assistance is provided to State 
GovemmentsAJT Administrations for implementation of 
Protection of Civil Rights Act, 1955 and Scheduled Castes 
and Scheduled Tribes (Prevention of Atrocities) Act, 1989.

StatemenN

Incidence of Crimes Committed against Scheduled Castes during 1998

9.
No.

SMaAJT Mulder Hurt Rapt Kidni|)(ikig (  Dmly 
AMucton

nODDOry Anon pen M S(V8T(Prw.) 
(HMntmi 
Act I960

Otar
oSmoM

Tow

1 2 3 4 5 6 7 8 9 10 11 12 13

1. Andhra Pradesh 35 364 46 6 0 0 5 158 536 455 1605

2. Aninachal Pradesh 0 0 0 0 0 0 0 0 0 0 0



1679 WrtttBn Antwer APRIL 23, 2002 to QiMations 1880

1 2 3 4 S 6 7 8 9 10 11 12 13

3. Assam 0 0 0 0 0 0 0 0 0 0 0

4. Bihar 12 253 23 3 3 1 12 12 269 197 785

5. Goa 0 0 0 0 0 0 0 0 2 0 2

6. Qujarat > 21 243 20 18 4 32 11 27 595 913 1884

7. Haryana 6 51 24 12 2 13 0 0 18 33 159

8. Himachal Pradesh 1 3 7 1 0 0 0 2 19 26 59

9. Jammu & Kashmir 0 7 0 0 0 0 0 0 0 10 17

10. Karnataka 11 31 10 1 1 0 24 128 902 40 1148

11. Kerala 4 248 80 3 0 1 11 2 297 122 768

12. Madhya Pradesh 67 680 269 41 1 25 32 15 401 2520 4051

13. Maharashtra 7 86 37 7 6 5 11 191 141 192 683

14. Manipur 0 0 0 0 0 0 0 0 0 0 0

15. Meghalaya 0 0 0 0 0 0 0 0 *0 0 0

16. Mizoram 0 0 0 0 0 0 0 0 0 0 0

17. Nagaland 0 0 0 0 0 0 0 0 0 0 ■ 0

IS. Orissa 7 191 22 6 2 5 4 7 254 274 772

19. Punjab 7 1 4 2 0 0 0 1 6 2 23

20. Rajasthan 49 218 138 9 0 2 63 0 958 4149 5586

21. Sikkim 0 1 1 0 0 0 0 0 0 0 2

22. Tamil Nadu 30 650 4 5 0 0 23 165 300 385 1562

23. Tripura 0 0 0 0 0 0 0 0 0 0 0

24. Uttar Pradesh 259 782 238 139 30 66 150 6 2737 2104 6511

25. West Bengal 0 0 0 0 0 0 0 0 0 0 0

Total (States) 516 3809 923 253 49 150 346 714 7435 11422 25617

26. A & N Islands 0 0 0 0 0 0 0 0 0 0 0

27. Chandigarh 0 0 0 0 0 0 0 0 0 0 0



1881 VViMiwi Anamr VAI8AKHA 3, 1924 (Sato) Qu9sKons 1882

1 2 3 4 5 6 7 8 9 10 11 12 13

28. Dadra & Nagar Haveli 0 0 0 0 0 0 0 0 0 0 0

29. Daman & Diu 0 0 0 0 0 0 0 0 0 0 0

30. Delhi 0 0 0 0 0 0 0 1 8 2 11

31. Lakshadweep 0 0 0 C 0 0 0 0 0 0 0

32. PondicheiTy 0 0 0 0 0 0 0 9 0 1 10

Total (UTs) 0 0 0 0 0 0 0 10 8 3 21

Total (All India) 516 3809 923 253 49 150 346 724 7443 11425 25638

Sourca: Monthly crtma statistics.

Incidence of Crimes Committed againet Scheduled Castes during 1999

SI.
No.

StHaAJT Munkr Hurt Kttw|i|ilngt OMOilr 
AtNkidlan

HnhhanrnOCKWy Anon 1PCR Ad 8C«T(PtM.) Olhtr 
ol AltDOiM «H«MI 
A« 19M

Tout

1 2 3 4 5 6 7 8 9 10 11 12 13

1. Andhra Pradesh 26 437 61 2 3 6 8 266 522 418 1749

2. Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 0

3. Assam 0 4 2 0 0 0 0 1 0 0 7

4. Bihar S 230 22 1 2 0 13 0 276 271 820

S. Goa 0 0 0 0 0 0 0 0 0 0 0

6 . Gujarat 26 363 28 15 8 23 17 9 415 877 1781

7. Haryana 5 33 26 8 1 0 1 0 18 29 121

8. Himachal Pradesh 2 2 4 0 0 0 0 6 21 19 54

9. Jammu & Kashmir 0 1 2 0 0 0 0 1 0 9 13

10. Karnataka 11 27 6 0 0 0 8 85 1131 9 1277

11. Kerala 5 177 54 0 0 0 4 3 194 77 514

12. Madhya Pradesh 55 751 305 36 2 16 56 26 433 2987 4667



1683 Written Answer APRIL 23, 2002 to Qutslhna 1884

1 2 3 4 5 6 7 8 9 10 11 12 13

13. Maharashtra 7 67 40 6 1 4 10 135 160 175 605

14. Manipur 0 0 0 0 0 0 0 0 0 0 0

15. Meghalaya 1 0 0 0 0 0 0 0 0 0 1

16. Mizoram 0 0 1 0 0 1 0 0 0 0 2

17. Nagaland 0 0 0 0 0 0 0 0 0 0 0

18. Orissa 10 145 8 4 0 3 3 3 263 333 772

19. Punjab 5 9 7 2 0 0 0 1 6 9 39

20. Rajasthan 49 154 146 10 0 3 67 19 887 4288 5623

21. Sikltim 0 4 0 0 0 0 4 0 0 4 12

22. Tamil Nadu 20 165 12 11 0 3 1 109 366 196 883

23. Tripura 0 0 0 0 0 0 0 0 0 0 0

24. Uttar Pradesh 279 672 276 133 19 50 145 1 2597 1950 6122

25. West Bengal 0 0 0 0 0 0 0 0 0 0 0

Total (States) 506 3241 1000 228 36 109 337 665 7289 11651 25062

26. A & N Islands 0 0 0 0 0 0 0 0 0 0 0

27. Chandigarh 0 0 0 0 0 0 0 0 0 0 0

28. Oadra & Nagar Haveli 0 0 0 0 0 0 0 0 0 0 0

29. Daman & Diu 0 0 0 0 0 0 0 0 0 0 0

30. Delhi 0 0 0 0 0 0 0 3 10 5 18

31. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0

32. Pondicherry 0 0 0 0 0 0 0 10 2 1 13

Total (UTs) 0 0 0 0 0 0 0 13 12 6 31

Total (All India) 506 3241 1000 228 36 109 337 678 7301 11657 25093

Source:—Monthly crima statistics. 
—Data Is provisional.



1885 WfMan Answer

Inddenee of Crimes committed agakwt Scheduled Castes during 2000

VAISAKHA 3, 1924 (Sato) to Ou08tk>na 1686

9.
No.

SUMUT Muidir Hurt Ripi Kktaniiogt Dtooity 
Abdudon

noooBry Anon PCA Ad SC/STl(Pv«v.) 0(hr 
of AliocNIii offonoos

ToM

Act 1969

1 2 3 4 5 6 7 8 9 10 11 12 13

1. Andhra Pradesh 29 323 53 9 2 0 8 284 529 345 1582

2. Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 0

3. Assam 0 4 0 0 0 1 1 0 1 4 11

4. Bihar 4 244 17 5 2 3 12 6 220 228 741

5. Goa 0 0 0 0 0 0 0 0 1 0 1

6. Gujarat 22 184 15 15 - 2 16 8 7 334 729 1332

7. Haryana 2 37 20 6 0 0 2 1 21 28 117

8. Himachal Pradesh 0 7 6 0 0 1 3 10 16 9 52

9. Jammu & Kashmir 0 0 3 0 0 0 0 1 1 4 9

10. Karnataka 11 13 16 2 0 0 1 100 1176 10 1329

11. Kerala 7 126 65 0 1 0 4 0 146 118 467

12. Madhya Pradesh 45 798 289 26 5 8 27 27 539 2867 4631

13. Maharashtra 2 16 49 4 1 2 5 98 128 184 489

14. Manipur 0 0 0 0 0 0 0 0 0 0 0

15. Meghalaya 0 0 0 0 0 0 0 0 0 0 0

16. Mizoram 0 0 0 0 0 0 p , 0 0 0 0

17. Nagaland 0 0 0 0 0 0 0 0 0 0 0

18. Orissa 16 89 17 0 0 0 5 1 349 316 793

19. Punjab 0 4 8 2 0 0 0 0 17 3 34

20. Rĉ asthan 48 153 128 13 1 3 49 0 454 4341 5190

21. Sikkim 0 0 1 0 0 0 0 0 0 14 15

22. Tamil Nadu 12 654 17 1 0 1 0 103 418 90 1296

23. Tripura 0 0 0 0 0 0 0 0 0 0 0

24. Uttaranchal 0 0 0 0 0 0 0 0 0 0 0



1887 Wrtttm Answer APRIL 23, 2002 to Ouestkma 1888

1 2 3 4 5 6 7 8 9 10 11 12 13

25. Uttar Pradesh 328 845 379 185 24 73 165 18 3018 2295 7330

26. West Bengal 0 0 0 0 0 0 0 0 0 0 0

Total (States) 526 3497 1083 268 38 108 290 656 7368 11585 25419

27. A & N Islands 0 0 0 0 0 0 0 0 0 0 0

28. Chandigarh 0 0 0 0 0 0 0 0 1 0 1

29. Dadra & Nagar Haveli 0 .0 0 0 0 0 0 0 0 0 0

30. Daman & DIu 0 0 0 0 0 0 0 0 1 0 1

31. Delhi 0 0 0 0 0 0 0 0 12 1 13

32. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0

33. Pondicherry 0 0 0 0 0 0 0 16 4 1 21

Total (UTs) 0 0 0 0 0 0 0 16 18 2 36

Total (All India) 526 3497 1083 268 38 108 290 672 7386 11587 25455

Source: Monthly crlnra statistics. 
Note; Figures are provisional.

Inddonce of Crimes Committed agairtst Scheduled Castes during 2001 (upto available month)

9.
No.

SMUT Mu4m IfW Rapt Ndnnaigl Diooiy Rotteiy Anon pen M SOST (Pm.) 
dtMlm
la m

Otar
ilinM

ToM Uptoto
Mortid

1 2 3 4 S 6 7 8 9 10 11 12 13 14

1. Andhra Pradesh 22 371 54 8 0 5 9 211 612 495 1787 Dec

2. Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 Dec

3. Assam 0 0 0 0 0 0 0 0 0 0 0 Dec

4. Bihar 2 189 15 9 2 8 23 0 169 221 638 Dec

5. Chhattisgarh NA NA NA NA NA NA NA NA NA NA NA

6. Goa 0 0 0 0 0 0 0 0 1 0 1 Dec

7. Gujarat 20 191 11 15 2 12 8 1 152 619 1031 Dec

a. l-laryana 7 42 17 13 0 0 4 .0 31 36 150 Dec

9. Himachal Pradesh 1 0 6 0 0 0 0 5 36 14 62 Dec



1889 WrittBn Ans¥ifer VAISAKHA 3. 1924 {S»ka) to OuMfltom 1890

1 3 10 11 12 13 14

10.

11.

12.
13.

14.

15.

16.

17.

18.

19.

20. 

21. 
22. 

23.

Jammu & Kashmir 

Jharkhand 

Karnataka 

Kerala

Madhya Pradesh

Maharashtra

Manipur

Meghalaya

Mizoram

Nagaland

Orissa

Punjab

Rajasthan

Sikkim

0

NA

14

4

66

9

0

0

0

0

2

2

51

0

0 

NA 

34 

145 

787 

25 

0 

0 

0 

0 

32 

. 5 

419 

0

1

NA

11

73

302

40

0

0

0

0

4

4

151

0

0

NA

42

0

NA

0

0

1

2

0

0

0

0

0

0

0

0

0

NA

0

0

14

2

0

0

0

0

1

0

5

0

0

NA

4

2

41

2

0

0

0

0

2

0

47

0

0

NA

0

NA

0

NA

1

NA

104 1129

0 163

13 1310

115 530

24

69

0

0

0

0

0

0

0

0

440 2936

120 202

0

0

0

0

184

15

0

0

0

0

188

5

818 3366

0 . 0

4653

478

0

0

0

0

416

33

4892

0

Dec

Dec

Dec

Dec

Dec

Dec

Nov

Dec

Dec

July

Dec.

Dec

Nov.
(June.
July,

Sept.)
24. Tamil Nadu 12 32 7 0 0 0 0 116 305 65 537 Dec
25. Tripura 0 0 0 0 0 0 0 0 0 0 0 Dec
26. Uttaranchal 9 8 5 3 0 1 2 0 38 59 125 Dec
27. Uttar Pradesh 321 907 370 202 20 88 181 80 3318 2654 8141 Dec
28. West Bengal 0 1 2 0 0 0 0 0 1 0 4 Dec

Total (States) 542 3188 1073 341 27 136 325 610 7532 10988 24762

29. A & N Islands 0 0 0 0 0 0 0 0 0 0 0 Dec
30. Chandigarh 0 0 0 0 0 0 0 0 1 0 1 Dec
31. Dadra & Nagar Haveli 0 1 1 0 0 0 0 0 0 0 2 Dec

(Oct)
32. Daman & Diu 0 0 0 0 0 0 0 0 0 0 0 Dec 

(Apr. Aug)

33. Delhi 0 0 0 0 0 0 0 7 7 0 14 Dec

34. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 Dec

35. Pondicheny 0 0 0 0 0 0 0 13 0 0 13 Dec

Total (UTs) 0 1 1 0 0 0 0 20 8 0 30

Total (AH India) 542 3189 1074 341 27 136 325 630 7540 10988 24792

Source: Monthly crime statistics.
Note; Figures are provlstonal; NA stand tor Not-evaHaWe. BrK*eted Morth name Indkxtes non-avaHblWy o« deto tor that monlh.



1891 Written Answer APRIL 23, 2002 to Quettfons 1892

Incidence of Crinm Committed against Scheduled Tribes during 1998

SI.
No.

StaWUT MuRtor Hurt Ript Ndnapplngt Daoolly 
Abducdor

FtobbMy Anon PCR Ad ^(Pm .) 
d AtocMas 
Ad IMS

Ottwr
oAtnces

ToW

1 2 3 4 5 6 7 8 9 10 11 12 13

1. Andhra Pradesh 1 171 33 8 3 6 3 9 55 56 345

2. Arufjachal Pradesh 0 0 0 0 0 0 0 0 0 0 0

3. Assam 0 0 0 0 0 0 0 0 0 0 0

4. Bihar 2 21 4 1 0 0 1 0 73 42 144

5. Goa 0 0 0 0 0 0 0 0 1 0 1

6. Gujarat 9 54 28 7 1 0 0 0 55 292 406

7. Haryana 0 16 0 2 0 5 0 0 2 3 28

8. Himachal Pradesh 0 0 0 0 0 0 0 0 1 0 1

9. Jammu & Kashmir 0 0 0 0 0 0 0 0 0 0 0

10. Karnataka 4 9 1 0 0 0 0 0 • 35 22 71

11. Kerala 1 52 21 1 0 0 1 0 25 37 138

12. Madhya Pradesh 23 129 194 28 1 2 13 5 78 921 1394

13. Maharashtra 4 12 11 3 0 0 1 17 31 74 153

14. Manipur 0 0 0 0 0 0 0 0 0 0 0

15. Meghalaya 0 0 0 0 0 0 0 0 0 0 0

16. Mizoram 0 0 0 0 0 0 0 0 0 0 0

17. Nagaland 0 0 0 0 0 0 0 0 0 0 0

18. Orissa 1 83 6 2 0 1 0 2 91 96 282

19. Punjab 0 1 0 0 0 0 0 0- 0 1 2

20. Rajasthan 15 S3 28 2 0 1 12 0 213 808 1132

21. Sikkim 2 10 0 1 0 0 2 0 1 17 33

22. Tamil Nadu 2 7 1 0 0 0 0 14 7 0 31

23. Tripura 0 0 0 0 0 0 -0 0 0 0 0

24. Uttar Pradesh 2 20 4 1 0 0 5 0 40 38 110



1693 Writtsn Answer VAISAKHA 3, 1924 {Saka) to Questions 1694

1 2 3 4 5 6 7 8 9 10 11 12 13

25. West Bengal 0 0 0 0 0 0 0 0 0 0 0

Total (States) 66 638 331 56 s 15 38 47 708 2367 4271

26. A & N Islands 0 0 0 0 0 0 0 0 0 0 0

27. Chandigait) 0 0 0 0 0 0 0 0 0 0 0

26. Dadra & Nagar Havel! 0 0 0 0 0 0 0 0 1 0 1

29. Daman & Oiu 0 0 0 0 0 0 0 0 0 0 0

30. Delhi 0 0 0 0 0 0 0 0 0 0 0

31. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0

32. Pondicheny 0 0 0 0 0 0 0 3 0 1 4

Total (UTs) 0 0 0 0 0 0 0 3 1 1 5

Total (All India) 66 638 331 56 5 15 38 50 709 2368 4276

Source: Monthly crinw statistics. 
Note: Data Is provisional.

Incidence of Crimes Conmitted against Scheduled Tribes during 1999

SI.
No.

stDtun MMdw Hurt nmt Ndmpplngt Dtooily 
Abdudkn

RittMy Anon PCfl Ad SOSTIPiw.) O tm  
of Ahsdlit oAmmm 
Ad 1968

Tom

1 2 3 4 5 6 7 8 9 10 11 12 13

1. Andhra Pradesh 4 48 22 7 0 0 1 7 39 50 178

2. Aiunachal Pradesh 0 0 0 0 0 0 0 0 0 1 1

3. Assam 0 0 0 1 0 0 1 0 0 0 2

4 . Bihar 1 15 6 1 1 0 0 0 14 29 67

5. Goa 0 0 0 0 0 0 0 0 0 0 0

6. Gujarat 11 55 23 6 1 1 8 1 45 216 367

7. Haryana 0 0 0 0 0 0 0 0 0 0 0

6. Himachal Pradesh 0 17 0 0 0 0 0 0 0 2 19

9. Jammu & Kashmir 0 0 0 0 0 0 1 0 0 2 3

10. Karnataka 3 0 1 0 0 0 0 4 49 3 60



1895 Written Answer APFUL 23. 2002 to Questions 1696

1 2 3 4 5 6 7 8 9 10 11 12 13

11. Kerala 0 23 10 0 0 1 2 0 14 31 81

12. Madhya Pradesh 38 216 233 28 0 3 16 3 105 1114 1756

13. Maharashtra 4 13 34 9 1 1 1 13 18 77 171

14. Manipur 0 0 0 0 0 0 0 0 0 0 0

15. Meghalaya 0 0 0 1 0 0 0 0 0 0 1

16. Mizoram 0 1 0 0 0 0 0 0 0 0 1

17. Nagaland 0 0 0 0 0 0 0 0 0 0 0

18. Orissa 3 105 10 1 0 1 0 7 94 114 335

19. Punjab 0 0 1 0 0 0 0 0 4 0 5

20. Rajasthan 14 61 40 4 0 1 13 0 175 913 1221

21. Sikkim 0 8 2 1 0 0 0 0 0 7 18

22. Tamil Nadu 1 70 0 0 0 0 0 10 11 13 105

23. Tripura 0 0 0 0 0 0 0 0 0 0 0

24. Uttar Pradesh 1 14 1 0 0 0 0 0 6 36 58

25. West Bengal 0 0 0 0 0 0 0 0 0 0 0

Total (States) 80 646 383 59 3 8 3 45 574 2608 4449

26. A & N Islands 0 0 0 0 0 0 0 0 0 0 0

27. Chandigarh 0 0 0 0 0 0 0 0 0 0 0

28. Dadra & Nagar Havell 0 0 0 0 0 0 0 0 0 0 0

29. Daman & Diu 0 0 1 0 0 0 0 0 0 0 1

30. Delhi 0 0 0 0 0 0 0 0 0 0 0

31. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0

32. Pondicherry 0 0 0 0 0 0 0 0 0 0 0

Total (UTs) 0 0 1 0 0 0 0 0 0 0 1

Total (All India) 80 646 384 59 3 8 43 45 574 2608 4450

Source; Monthly crime statistics. 
Note: Data is provislorul.



Incidence of Crimes Committed against Scheduled Tribes during 2000

1897 W ritfn Answer VAISAKHA 3, 1S24 (Saka) to OuMtfOfW 1696

SL SMa/UT Murder Hurt Rape tQdnepp̂ & Oacoly Robbery Afeon PCR Ad SC/ST(Frav.) Other ToM
Na Abductfon of AbDcttei oflencei

Ad 1969

1 2 3 4 5 6 7 8 9 10 11 12 13

1. Andhra Pradesh 4 45 17 2 0 0 1 6 83 44 202

2. Arunachal Pradesh 0 2 0 4 2 0 0 0 0 5 13

3. Assam 0 0 0 0 0 0 0 0 0 0 0

4. Bihar 1 6 10 1 0 0 0 0 15 28 61

5. Goa 0 0 0 0 0 0 0 0 0 0 0

6. Gujarat 9 48 24 5 0 0 4 0 24 201 315

7. Haryana 0 0 0 0 0 0 0 0 0 0 0

8 . Himachal Pradesh 0 8 1 0 0 0 0 1 0 1 11

9 . JamnfHJ & Kashmir 0 1 2 0 0 0 0 0 • 0 1 4

10. Kamataica 6 3 2 0 0 0 0 1 50 2 64

11. Kerala 2 7 28 1 0 0 2 0 7 16 63

12. Madhya Pradesh 22 217 244 26 0 1 12 9 146 1168 1845

13. Maharashtra 0 14 26 1 1 0 3 0 13 84 142

14. Manipur 0 0 0 0 0 0 0 0 0 0 0

15. Meghalaya 0 0 0 0 1 1 0 0 0 0 2

16. Mizoram 0 1 0 0 0 0 0 0 0 0 1

17. Nagaland 0 0 0 0 0 0 0 0 0 0 0

18. Orissa 1 40 6 1 0 0 0 7 90 83 228

19. Punjab 0 1 2 2 0 0 0 0 1 0 6

20. Rajasthan 9 39 38 2 0 0 10 0 54 978 1130

21. Sikkim 1 2 0 0 0 0 0 0 0 5 8

22. Tamil Nadu 0 0 0 0 0 0 0 5 4 0 9

23. Tripura 1 0 0 0 0 0 0 2 0 0 3

24. Uttar Pradesh 3 13 3 3 1 0 0 0 11 44 78



1899 Written Answer APRIL 23. 2002 to Questions 1900

1 2 3 4 5 6 7 8 9 10 11 12 13

25. West Bengal 0 0 0 0 0 0 0 0 0 0 0

Total (States) 59 447 403 48 5 2 32 31 498 2660 4185

26. A & N Islands 0 0 0 0 0 0 0 0 0 1 1

27. Chandigarti 0 0 0 0 0 0 0 0 0 0 0

28. Dadra & Nagar Haveli 0 0 0 0 0 0 0 0 3 0 3

29. Daman & Diu 0 0 0 0 0 0 0 0 0 0 0

30. Delhi 0 0 0 0 0 0 0 0 0 0 0

31. Lakshadweep 0 0 0 0 0 0 0 0 1 0 1

32. Pondicheny 0 0 0 0 0 0 0 0 0 0 0

Total (UTs) 0 0 0 0 0 0 0 0 4 1 5

Total (All India) 59 447 403 48 5 2 32 31 502 2661 4190

Source: Monthly crime statistics. - •
Note; Data is provisional. Data in respect of Qujarat State for ttie month of Oct. 2000 Is not Included due to non-availability.

Incidence of Crimes Committed against Scheduled Trit>es during 2001 (upto to available months)

9.
No.

SMt/UT MudM Hut Ripi KktsnHigt DKdDr
TOCTOn

Robbery Amn PCRAcI SC/Sr|Pwv̂  
difMk$ 
Ad 1969

Oliir
oAmi

ToM Upto tie 
Mori)o(

1 2 3 4 5 6 7 8 9 10 11 12 13 14

1. Andhra Pradesh 4 25 18 0 0 1 0 19 99 103 269 Dec

2. Arunachal Pradesh 0 1 0 1 0 0 0 0 0 1 3 Dec

3. Assam 0 0 0 0 0 0 0 0 0 0 0 Dec

4. Bihar 0 2 2 4 0 4 0 0 1 6 19 Dec

5. Chhattisgarh NA NA NA NA NA NA NA NA NA NA NA -

6. Goa 0 0 0 0 0 0 0 0 0 0 0 Dec

7. Qujarat 7 25 18 6 0 0 4 4 9 143 216 Dec

8. Haryana 0 0 0 0 0 0 0 0 0 0 0 Dec

9. Himachal Pradesh 0 0 0 0 0 0 0 0 1 0 1 Dec

10. Jammu & Kashmir 0 0 0 0 0 0 0 0 0 0 0 Dec



1901 WrWen Answer VAISAKHA 3. 1924 (Satai) to Quesdona 1902

1 2 3 4 5 6 7 6 9 10 11 12 13 14

11. Jharkhand NA NA NA NA NA NA NA NA NA NA NA -

12. Karnataka 0 0 3 0 0 0 0 2 59 2 66 Doc

13, Kerala 3 17 22 1 0 0 0 0 12 22 77 Dec

14. Madhya Pradesh 35 227 202 9 0 4 12 1 172 986 1648 Dec

15. Maharashtra 6 4 35 2 3 2 2 12 19 74 159 Dec

16. Manipur 0 0 0 0 0 0 0 0 0 0 0 Dec

17. Meghalaya 0 0 0 0 0 1 0 0 0 0 1 Nov.

ia. Mizoram 0 0 0 0 0 0 0 0 0 0 0 Dec

19. Nagaland 0 0 0 0 0 0 0 0 0 0 0 Dec

20. Orissa 1 21 2 0 0 1 0 2 50 63 140 Jun

21. Punjab 0 2 0 1 0 0 0 0 4 4 11 Dec

22. Rajasthan 14 88 45 7 0 0 14 0 126 729 1023 Dec

23. Sikkim 0 1 0 0 0 0 0 0 0 0 1 Nov. 
(Jun. Jul. 

Sep.)

24. Tamil Nadu 0 0 0 0 0 0 0 0 0 0 0 Dec

25. Tripura 0 0 0 0 0 0 0 0 0 0 0 Dec

26. Uttaranchal 0 0 0 0 0 0 0 0 0 0 0 Dec

27. Uttar Pradesh 3 21 1 1 0 0 1 0 7 16 50 Dec

28. West Bengal 0 0 1 0 0 0 0 0 1 0 2 Dec

Total (States) 73 434 349 32 3 13 33 40 560 2149 3686

29.

30.

31.

A & N Islands 

Chandigarh

Dadra Nagar & HaveK

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

1

0

2

1

0

2

Dec

Dec

Dec
(Oct)

32. Daman & Diu 0 0 0 0 0 0 0 0 0 0 0 Dec
(Apr..

Aug)

33.

34.

35.

DeN

Lakshadweep

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

2

0

0

0

0

0

0

0

0

2

0

0

Dec

Dec

Dec
1 VIIWIMIV1VJ

Total (Ul8) 0 0 0 0 0 0 0 2 0 3 5

Total (AH India) 73 434 349 32 3 13 33 42 560 2152 3691

if f M f  non-MWilty dUi fcr



1903 Written Answer APRIL 23, 2002 to Questions 1904

Persons arrested and charges-sheeted under PCR Act and SC/ST Prevention of Atrocities Act during 1998 to 2000

Statement'll

SI.

No.

StataAiT 1998 2000

PCR Act SCVST pravention 
cH atrodtMS act

PCR Act SC/ST prsvenHon 
of atrodtlea act

PCR Act SC/ST| 
of atrocHias act

Panoni Parsons Parsons Parsons
arrastad charga- arrastad charge-

shaatad

Parsons Parsons Parsons Parsons Parsons Paraons Parsons
arrastad charga- arrastad charga- arrastad charga- arrastad

Parsons
chaiga-

1 2 3 4 S 6 7 8 9 10 11 12 13 14

1. Andhra Pradesh 377 436 1116 926 349 349 1173 1086 352 333 1025 1150

2. Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0

3 . Assam 3 0 0 0 0 0 0 0 0 0 0 0

4 . Bihar 147 174 1736 1518 2 30 1454 1246 2 30 1454 1246

5 . Goa 0 0 0 0 0 0 0 0 0 0 1 1

6 . Gujarat 76 74 1285 1222 55 57 1134 1127 50 50 1093 1154

7 . Haiyana 5 5 38 47 1 1 26 24 0 e 103 89

B. Himachal Pradesh 2 11 14 25 9 7 53 53 18 17 27 26

9. Jammu & Kashmir 0 0 0 0 0 0 0 0 3 3 0 0

10 . Kamatal<a 250 223 3012 2741 203 206 2990 2560 241 240 3127 3109

11 . Kerala 1 3 541 393 0 1 288 437 0 0 348 270

12. Madhya Pradesh 124 124 2121 2129 115 115 1806 1787 56 55 2328 2321

13. Maharashtra 442 428 433 422 355 346 394 405 222 225 314 281

14. Manipur 0 0 0 0 0 0 0 0 0 0 0 0

15. Meghalaya 0 0 0 0 0 0 0 0 0 0 0 0

16. Mizoram 0 0 0 0 0 0 0 0 0 0 0 0

17. Nagaland 0 0 0 0 0 0 0 0 0 0 0 0

18. Orissa 0 0 1149 1181 0 0 957 845 0 0 1112 1151

19. Punjab 1 11 30 12 13 2 37 26 1 9 52 38

20. Rajasthan 1 1 3982 3821 21 21 4725 4875. 0 0 4218 4223

21. Sikkim 0 0 0 0 0 0 0 0 0 0 0 0
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1 2 3 4 5 6 7 8 9 10 11 12 13 14

22. Tamil Nadu 536 470 1515 1170 360 267 1585 1375 279 368 1372 1120

23. Tripura 0 0 0 0 0 0 0 0 0 0 0 0

24. Uttar Pradesh 257 245 8107 7763 13 13 7927 7529 0 2 9288 8683

25. West Bengal 0 0 0 0 0 0 0 0 0 0 0 0

Total (States) 2222 2205 25079 23370 1496 1415 24549 23375 1224 1332 25862 24862

26. A & N Islands 0 0 0 0 0 0 0 0 0 0 0 0

27. Chandigarh 0 0 0 0 0 0 0 0 0 0 0 0

28. Dadra & Nagar Haveli 0 0 1 1 0 0 0 0 0 0 1 1

29. Daman & Diu 0 0 0 0 0 0 0 0 0 0 0 0

30. Delhi 4 4 4 4 0 0 11 10 2 2 25 24

31. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0

32. Pondteheny 14 15 0 0 16 18 8 0 36 31 66 22

Total (UTs) 18 19 5 5 16 18 19 10 38 33 92 47

Total (All India) 2240 2224 25084 23375 1512 1433 24568 23385 1262 1365 25954 24909

Source: Crlm* in India
Note: 1. Ftgures for 2000 at« provisional.

2.1999 figures of Bihar repeated for 2000 due to non-availability of Data.

[English]

FDI In Domastic Pharma Saetor

4754. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state:

(a) whether the new dmg policy provides for 100 per 
cent foreign direct Investment In the domestic 
pharmaceutical sector;

(b) if 80. the reasons for increasing the same to 
100%:

(c) whether any conditions have been imposed in 
this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE): (a) to (d) The Phannaceutical Policy • 
2002 provides that foreign investment upto 100% will be 
pennltted. subject to stipulations laid down from time to 
time In the Industrial Policy, through the automatic route 
in the case of all bulk dnjgs cleared by Diug Controller 
General (India), all their intennediates and formulations 
except in the case of bulk dnjgs produced by the use of 
recombinant DNA technology, bulk dnjgs requiring in-vivo 
use of nucleic acids as the active principles and specific 
cell/llssue targetted formulations. This has been done with 
a view to further Kberaflsing the foreign direct investntent 
regime.
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12.02 hrs.

PAPERS LAID ON THE TABLE

[English]

THE MINISTER OF HOME AFFAIRS (SHRI LK. 
ADVANI): Sir, I beg to lay on the Table a copy of the 
Central Reserve Police Force comtwtised Assistant Sub 
Inspector (Steno) and Head Constable (Ministerial) 
Recruitment Rules, 2002 (Hindi and English versions) 
published in Notification No. G.S.R. 69 in Gazette of India 
dated the 2nd March, 2002, under sub-section (3) of 
section 18 of the Central Reserve Police Force Act, 1949.

[Placed in Library See No. LT. 5424/2002]

THE MINISTER OF URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION (SHRI ANANTH KUMAR); Sir,
I beg to lay on the Table a copy of the Annual Accounts 
(Hindi and English versions) of the National Capital Region 
Planning Board, New Delhi, for the year 2000-2001, 
together with Audit Report thereon.

[Placed in Library See No. LT. 5425/2002]

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): Sir, I beg to lay on the Table a 
copy of the Notification No. S.O. 301 (E) (Hindi and 
English versions) published in Gazette of India dated 14th 
March, 2002 making certain amendments in the 
Notification No. S.O. 884 (E) dated the 19th December, 
1996 issued under sutnsection (3) of section 3 of the 
Environment Protection Act, 1986.

[Placed in Library See No. LT. 5426/2002]

THE MINISTER OF URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION (SHRI ANANTH KUMAR); Sir, 
on behalf of Shri Jagmohan, I beg to lay on the Table—

(1) (i) A copy of the Annual Report (Hindi and English
versions) of the Nava Nalanda Mahavihara, 
Nalanda, for the year 2000-2001, along with 
Audited Accounts.

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working of 
the Nava Nalanda Mahavihara. Nalanda, for the 
year 2000-2001.

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers menttoned 
at (1) above.

[Placed in Library See No. LT. 5427/2002]

(3) (i) A copy of the Annual Report (Hindi and English
versions) of the LaHt Kala Academi, New Delhi, 
for the year 1999-2000, along with Audited 
Accounts.

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working of 
the Lalit Kala Academi, New Delhi, for the year
1999-2000.

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above.

[Placed in Library See No. LT. 5428/2002]

(5) (i) A copy of the Annual Report (Hindi and English
versions) of the Sahitya Academi, New Delhi, 
for the year 1999-2000, along with Audited 
Accounts.

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working of 
the Sahitya Academi, New Delhi, for the year
1999-2000.

(6) Statement (Hindi and English versk>ns) showing 
reasons for delay in laying tha papers mentioned 
at (5) above.

[Placed in Library See No. LT. 5429/2002]

(7) (i) A copy of the Annual Report (Hindi and English
versions) of the Sangeet Natak Academi, New 
Delhi, for the year 1999-2000, along with Audited 
Accounts.

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working of 
the Sangeet Natak Academi, New Delhi, for the 
year 1999-2000.

(8) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above.

[Placed in Library See No. LT. 5430/2002]

(9) (i) A copy of the Annual Report (Hindi and English
versions) of the Khuda Bakhsh Oriental Pubik; 
Library, Patna, for the year 2000-2001, along 
with Audited Accounts.

(ii) A copy of the Review (Hindi and English 
verstons) by the Government of the working of 
the Khuda Bakhsh Oriental PubIk: Library. Patna, 
for the year 2000-2001.
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(10) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (9) above.

[Placed in Library See No. LT. 5431/2002]

THE MINISTER OF STATE IN THE DEPARTMENT 
OF DEFENCE PRODUCTION AND SUPPLIES OF THE 
MINISTRY OF DEFENCE (SHRI HARIN PATHAK): Sir 
on behalf of Shri George Fernandes, I beg to lay on the 
Table—

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:—

(i) Review by the Government of the working of 
the Garden Reach Shipbuilders and Engineers 
Limited, Koiltata, for the year 2000-2001.

(ii) Annual Report of the Garden Reach Shipbuilders 
and Engineers Limited, Kolkata, for the year 
2000-2001. along with Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon.

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above.

(Placed in Library See No. LT. 5432/2002]

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI ARUN JAITLEY): Sir, I beg to lay on 
the Table—

(1) A copy each of the following Notifteations (Hindi 
and English versions) under sub-section (2) of 
Section 9 of the Representation of People Act, 
1950:—

(I) O. No. 51 (E) published in Gazette of India 
dated the 12th December, 2001 making certain 
amendments in the Delimitatton of Parliamentary 
and Assembly Constituencies Order, 1976.

(ii) O. No. 54 (E) published in Gazette of India 
dated the 27th December, 2001 making certain 
amendments in the Delimitatton of Pariiamentaiy 
and Assembly Constituencies Order, 1976.

(iii) O. No. 3 (E) published in Gazette of India dated 
the 11th January, 2002 making certain 
amendments in the Delimitatton of Pariiamentary 
and Assembly Constituencies Order, 1976.

(iv) 0. No. 4 (E) published in Gazette of India dated 
the 11th January, 2001 making certain 
amendments in the Delimitation of Pariiamentary 
and Assembly Constituencies Order, 1976.

[Placed in Library See No. LT. 5433A2002]

(2) (i) A copy of the /Annual Report (Hindi and English
versions) of tfie Bar Council of India, New Delhi, 
for the year 2000-2001, along with Audited 
Accounts.

(ii) Statement regarding Review (Hindi and English 
verstons) by the Government of the working of 
the Bar Council of India, New Delhi, for the 
year 2000-2001.

(3) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (2) above.

[Placed in Library See No. LT. 5434/2002]

[Translation]

THE MINISTER OF SOCIAL JUSTICE AND
EMPOWERMENT (DR. SATYANARAYAN JATIYA): Mr.
Deputy Speaker, Sir, I t>eg to lay following papers on the
Table:

(1) A copy of each of the following papers (Hindi and 
English versions) under sub-sectton (1) of section 
619A of the Companies Act, 1956:—

(i) Review by the Government of the wortdng of 
the National Backward Classes Finance and 
Development Corporation, New Delhi, for the 
year 2000-2001.

(ii) Annual Report of the National Backward Classes 
Finance and Development Corporation, New 
Delhi, for the year 2000-2001, atong with Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon.

(2) Statement (Hindi and English verstons) showing 
reasons for delay in laying the papers mentk>ned 
at (1) above.

[Placed in Library See No. LT. 5435/2002]

(3) A copy of the Annual Report (Hindi and English 
versions) on the Scheduled Castes and Schedulod 
Tribes (Prevention of Atrocities) Act 1989 for the 
year 2000 under sub-sectton (4) section 21 of the 
said Act.
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(4) Statement (Hindi and Englisli versions) showing 
reasons tor delay in laying the papers mentioned 
at (3) above.

[Placed in Library See No. LT. 5436/2002]

(5) A copy of the Annual Report (Hindi and English 
versions) on the Protection of Civil Rights Act, 
1955 for the year 2000 under sub-section (4) 
section 15A of the said Act.

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (5) above.

[Placed in Library See No. LT. 5437/2002]

(7) A copy of Memorandum of Understanding (Hindi 
and English versions) between the National 
Scheduled Castes Finance and Development 
Corporation and the Ministry of Social Justice and 
Empowerment for the year 2002-2003.

[Placed in Library See No. LT. 5438/2002]

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): Mr.
Deputy Speaker, Sir, I beg to lay on the Table:

(1) (i) A copy of the Annual Report (Hindi and English
versions) of the Consultancy Development 
Centre, New Delhi, for the year 2000-2001, along 
with Audited Accounts.

(ii) A copy of the Review (Hindi and English 
versions) by the Qovemment of the working of 
the Consultancy Development Centre, New Delhi, 
for the year 2000-2001.

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above.

[Placed in Library See No. LT. 5439/2002]

[English]

THE MINISTER OF WATER RESOURCES (SHRI 
ARJUN SETHI); Sir, I beg to lay on the Table:

(1) A copy each of the following papers (Hindi and 
English versions) under section M9A of the 
Companies Act, 1956:-

(i) Statement regarding Review by the Qovemment 
of the working of the U.P. Projects and 
Tubewells Corporation Limited, Lucknow, for the 
year 1998-99.

(ii) Annual Report of the U.P. Projects and 
Tubewells Corporation Limited, Lucknow, for the 
year 1998-99, along with Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon.

(2) Statement (Hindi and English verstons) showing 
reasons for delay in laying the papers menttoned 
at (1) above.

[Placed in Library See No. LT. 5440/2002]

JJransiation]

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI PIAMESH
BAIS): Mr. Deputy Speaker, Sir, on behalf of Shrimati
Sushma Swarcy, I beg to lay on the Table:

(1) A copy of each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:—

(I) Review by the Government.of the working of 
the National Film Development Corporation 
Limited, Mumbai, for the year 2000-2001.

(ii) Annual Report of the National Rim Development 
Corporation Limited, Mumbai, for the year 2000­
2001, along with Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon.

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above.

[Placed In Library See No. LT. 5441/2002]

(3) (i) A copy of the Annual Report (Hindi and Engliah
versions) of the Children’s Film Society, India, 
Mumbai, for the year 2000-2001, alongwith 
Audited Accounts.

(ii) Statement regarding Review (Hindi and English 
versions) by the Qovemment of the working of 
the Children's Film Society, India, Mumbai, for 
the year 2000-2001.

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentk>ned 
at (3) above. '

[Placed in Library See No. LT. 5442/2002]
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(5) (i) A copy of the Annual Report (Hindi and English
versions) of the Film and Television Institute of 
India, Pune, for the year 2000-2001.

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Film and Television 
Institute of India, Pune, for the year 2000-2001, 
together with Audit Report thereon.

(iii) A copy of the Review (Hindi and English 
versions) by the Government of the working of 
the Film and Television Institute of India, Pune, 
for the year 2000-2001.

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (5) atjove.

(Placed in Library See No. LT. 5443/2002]

(7) A copy of the Annual Report (Hindi and English 
versions) of the Press Council of India, New Delhi, 
for the year 2000-2001, alongwith Audit Accounts 
under section 20 of the Press Council Act, 1978.

(8) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above.

[Placed in Library See No. LT. 5444/2002]

THE IWIINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. 
(RETD.) B.C. KHANDURI): l̂ r. Deputy Speaker, Sir, I 
t>eg to lay on the Table a copy each of the following 
Notifications (Hindi and English verstons) under sub êctton
(4) of section 212 of the Motor Vehicles Act, 1988:—

(1) The Central Motor Vehicles (First Amendnront) 
Rules, 2002 published in Notification No. G.S.R 
116(E) in Gazette of India dated the 27th February, 
2002 together with an Explanatory Memorandum.

(2) The Central Motor Vehicles (Second Amendment) 
Rules, 2002 published in Notifteation No. G.S.R. 
242 (E) in Gazette of India dated the 28th March, 
2002 together with an Explanatory Memorandum.

(Placed In Library See No. LT. 5445/2002]

[EnglishJ

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS, MINISTER OF STATE IN THE

MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): Sir, I beg to 
lay on the Table a copy of the Andhra Pradesh 
Administrative Tribunal (Salaries and Allowances and 
ConcttUons of Service of Chairman, Vk:»-Chainnan and 
Members) Amendment Rules, 2002 (Hindi and English 
versions) published in Notification No. G.S.R. 225 (E) in 
Gazette of India dated the 26th March, 2002 under sub- 
sectkw (1) of sectten 37 of the Administrative Titounals 
Act, 1985.

[Placed In Library See No. LT. 5446/2002]

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRl BRAJA KISHORE TRIPATHY): Sir, I beg 
to lay on the Table—

(1) A copy each of the foltowing papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:—

(I) Review by the Government of the working of 
the Hindustan Steelworks Construction Limited, 
Kolkata, for the year 2000-2001.

(il) Annual Report of the Hindustan Steelworks 
Constructton Limited, Kolkata, for the year 2000­
2001, along with Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon.

(2) Statement (Hindi and English verstons) showing 
reasons for delay in laying the papers mentioned 
at (1) above.

[Placed in Library See No. LT. 5447/2002)

(3) A copy of the Memorandum of Understanding 
(Hindi and English verstons) between tfie Nattonal 
Mineral Development Corporatton Limited and the 
Ministry of Steel for the year 2002-2003.

[Placed in Library See No. LT. 5448/2002]

(4) A copy of the Memorandum of Understanding 
(Hindi and English versions) between the 
Manganese Ore (India) Limited and the Ministry 
of Steel for the year 2002-2003.

[F»teced in Ltorary See No. LT. 5449/2002)

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRl BANDARU DATTATREYA): Sir. I beg to lay on
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the Table a copy of the Uttar Pradesh Water Supply and 
Sewerage (Amendment) Ordinance 2001 (U.P. Ordinance 
No. 28 of 2001) (Hindi and English versions) promulgated 
by the Governor of Uttar Pradesh on the 26th December,
2001, under article 213(2)(a) of the Constitution read with 
clause (c)(iv) of the proclamation dated the 8th March, 
2002 issued by the President in relation to the State of 
Uttar Pradesh.

[Placed in Library See No. LT. 5450/2002]

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI MANOHAR JOSHI): Sir, 
on behalf of Dr. Vallabh Bhai Kathiria, I beg to lay on 
the Table—

(1) A copy of each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:—

(i) Statement regarding the Review by the 
Government of the working of the H.M.T. Limited, 
Bangalore, for the year 2000-2001.

(ii) Annual Report of the H.M.T. Limited, Bangalore, 
for the year 2000-2001, along with Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon.

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above.

(Placed in Library See No. LT. 5451/2002]

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE): Sir. I beg to lay on the Table—

(1) A copy of the Notification No. S.O. 355(E) (Hindi 
and English versions) published in Gazette of India 
dated the 1st April, 2002 indicating the supplies 
of urea to be made by domestic manufacturers of 
urea to States and Union Tenltories during the 
Kharif 2002, under sub-section (6) of the section 
3 of the Essential Commodities Act, 1955.

[Placed in Library See No. LT. 5452/2002]

(2) A copy of the Memorandum of Understanding 
(Hindi and English versions) between the Karnataka 
Antibiotics and Phamiaceuticals Umited and the 
Department of Chemicals and Petrochemicals for 
the year 2002-2003.

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI SHRIPAD YASSO NAIK): Sir, I beg to 
lay on the Table—

(1) A copy of the Memorandum of Understanding 
(Hindi and English versions) between the Cochin 
Shipyard Limited and the Ministry of Shipping for 
the year 2002-2003.

[Placed in Library See No. LT. 5454/2002]

(2) (i) A copy of the Annual Report (Hindi and EngHsh
versions) of the Kolkata Port Trust for the year
2000-2001, ak>ng with Audited Accounts.

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working of 
the Kolkata Port Tmst for the year 2000-2001.

(Hi) A copy of the Review (Hindi and English 
versions) by the Govemment on the Audited 
Accounts of the Kolkata Port Trust for the year
2000-2001.

(3) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers menttoned 
at (2) above.

[Placed in Llbraiy See No. LT. 5455/2002]

[Translation]

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI ASHOK PRADHAN): Mr. Deputy 
Speaker, Sir, I beg to lay on the Table a copy of the 
Memorandum of Understanding (Hindi and English 
versk>ns) between the Central Warehousing Corporatkm 
and the Ministry of Consumer Affairs, Food and Pubik; 
Distribution (Department of Food and Public Distribution) 
for the year 2002-2003.

[Placed in Library See No. LT. 5456/2002]

[English}

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI GINGEE N. RAMACHANDRAN): Sir, I 
beg to lay on the Table—

(1) A copy of the National Saving Certifksates (VIII 
Issue) (Second Amendment) Rules, 2001 (Hindi 
and English versions) published in Notifnation No. 
G.S.R. 572 (E) in Gazette of India dated the 2nd 
August, 2001, under sut>-8ection (3) of Section 12 
of the Government Savings Certificates Act, 1959.

[Placed in Library See No. LT. 5453/2002] [Placed in Library See No. LT, 5457/2002]
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(2) <i) A copy of the Annual Report (Hindi and English
versions) of the Export-lmport Bank of India, 
Mumbai, for the year 2000-2001. along with 
Audited Accounts under sub-section (5) of 
section 19 and 24 of the Export-lmport Bank of 
India Act, 1981.

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working of 
the Export-lmport Bank of India, Mumbai, for 
the year 2000-2001.

(3) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers menttoned 
at (2) above.

(Placed in Library See No. LT. S458/2002]

(4) (i) A copy of the Annual Report (Hindi and English
versions) of the industrial Devek>pment Bank of 
India, Mumbai, for the year 2000-2001, along 
with Audtted Accounts under sub-section (5) of 
section 18 and 23 of the Industrial Development 
Bank of India Act, 1964.

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working of 
the industrial Develo|)ment Bank of India, 
Mumbai, for the year 2000-2001.

(5) Statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned 
at (4) above.

[Placed in Ubraiy See No. LT. 5459/2002)

(6) A copy each of the following Notiffcattons (Hindi
and English versions) under sub-section (2) of
section 30 of the Regional Rural Banks Act,
1976:—

(i) The Pandyan Grama Bank (Officers and 
Employees) Service Regulations. 2001 published 
in Notiffcation No. PAD/30/2001-2002 in Gazette 
of India dated the 22nd June, 2001.

(ii) The Surat Bhamch Gramin Bank 2000 (Offteers 
and Employees) Service Regulations, 2000 
published in Notifteation No. HO/STF/18/243 in 
Gazette of India dated the 20th August 2001.

(ill) The Malaprabha Grameena Bank (Officers and 
Employees) Servtoe Regulations, 2001 published 
in Notifk t̂ion No. 1628/PMRDD/KMM/2001 in 
Gazette of India dated the 3rd August, 2001.

(Iv) The Etah Gramln Bank (Offtoers and Emptoyses)
Service Regulations, 2000 published in

Notifteatkm No. EGB/CHS/MS/1401/01/02/VCM in 
Gazette of India dated the 1st October, 2001.

(v) The Mallabhum Gramin Bank (Officers and 
Empk>yees) S en ^  Regulations, 2000 published 
in Notification No. MGB/HO/P&E/631/2001 in 
Gazette of India dated the 25th June, 2001.

(vi) The Murshkiabad Gramin Bank (Officers and 
Employees) Sen/k:e Regulations, 2000 published 
in Notification No. MGB/ADM/9462/2001 in 
Gazette of India dated the 27th September,
2001.

(vii) The Gaur Gramin Bank (Offteers and Employees) 
Service Regulations, 2001 published in 
Notification No. CSV/20S3/2001 in Gazette of 
India dated the 19th July, 2001.

(vili) The Shekhawati Gramin Bank (Officers and 
Employees) Sen/ice Regulations, 2000 published 
in Notificatkm No. SGBS-1 in Gazette of India 
dated the 14th June, 2001 together with 
corrigendum thereto published in Notifcation No. 
275 dated the 9th October, 2001.

(ix) The Kutch Gramin Bank (Officers and 
Employees) Senrtee Regulations, 2001 published 
in Notifk»tion No. KGB/HO/PER/442/2001 in 
Gazette of India dated the 30th August. 2001.

(x) The Tripura Gramin Bank (Officers and 
Employees) Service Regulations, 2001 published 
in Notifk̂ tion No. Pra./HRD/SR-48/782/2001 in 
Gazette of India dated the 3rd August. 2001.

(Placed in Library See No. LT. 5460/2002)

(7) A copy each of the following Notifwations (Hindi 
and English versions) issued under section 3 of 
(he Recovery of Debts Due to Banks and Financial 
InstitutkMW Act. 1993:—

(i) G.S.R. 84 (E) published in Gazette of India 
dated the 6th February, 2002 notifying the 
establishment of the Kolkata Debts Recovery 
Tribunal No. 3 and its area of furisdiction.

(ii) G.S.R. 112 (E) published in Gazette of India 
dated the 26th Febniary. 2002 notifying the 
establishment of the Debts Recovery Trit>unal 
at Vishakhapatnam and its area of jurisdklion.

(in) G.S.R. 113 (E) published In Gazette of India 
dated the 26th February, 2002 notifying the
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establishment of the Debts Recovery Tribunal 
at Ranchi and Its area of jurisdiction.

(iv) G.S.R. 221 (E) published in Gazette of India 
dated the 22nd March, 2002 notifying the 
establishment of the Debts Recovery Tribunal 
at Coimbatore and its area of jurisdiction.

[Placed in Library See No. LT. 5461/2002]

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): Sir, I 
beg to lay on the Table—

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (2) of section
20 of the Protection of Human Rights Act, 1993:—

(i) Annual Report of the National Human Rights 
Commission, for the year 1999-2000.

(ii) Memorandum of Action taken on the Annual 
Report of the National Human Rights 
Commission, for the year 1999-2000.

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above.

[Placed in Library See No. LT. 5462/2002]

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI RAJIV PRATAP 
RUDY): Sir, I beg to lay on the Table—

(1) A copy of the Export of Honey (Quality Control, 
Inspection and Monitoring) Rules, 2002 (Hindi and 
English versions) published in Notification No. S.O. 
277 (E) in Gazette of India dated the 4th March, 
2002 under sub-section (3) of section 17 of the 
Export (Quality Control and Inspection) Act, 1963.

[Placed in Library See No. LT. 5463/2002)

(2) A copy of the Tea Waste (Control) Amendment 
Order, 2002 (Hindi and English versions) published 
in Notification No. G.S.R. 167 (E) in Gazette of 
India dated the 5th March, 2002 issued under sub­
section (3) and (5) section 30 of the Tea Act, 
1953.

[Placed in Library See No. LT. 5464/2002]

(3) (i) A copy of the Annual Report (Hindi and English
versions) of the Tea Board, Kolkata, for the year
2000-2001.

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Tea Board, Kolkata, for 
the year 2000-2001, together with Audit Report 
thereon.

(iii) A copy of the Review (Hindi and English 
versions) by the Government of the working of 
the Tea Board, Kolkata, for the year 2000-2001.

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above.

[Placed in Library See No. LT. 5465/2002]

(5) (I) A copy of the Annual Report (Hindi and English
versions) of the Indian Council of Arbitration, 
New Delhi, for the year 2000-2001, along with 
Audited Accounts.

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working of 
the Indian Council of Arbitration, New Delhi, for 
the year 2000-2001.

(6) Statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned 
at (5) above. ^

[Placed in Library See No. LT. 5466/2002]

[Translation]

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI SUBH/>iSH MAHARIA):
Sir, on behalf of Shri V. Sreenivasa Prasad, I beg to lay
on the Table—

(1) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (4) of 
section 83 of the Standards and Weights and 
Measures Act, 1976:—

(i) The Indian Institute of Legal Metrology
(Amendment) Rules, 2002 published in
Notification No. G.S.R. 207 (E) in Gazette ol 
India dated the 14th March, 2002.

(ii) The Standards of Weights and Measures
(Numeration) Amendment Rules, 2002 published 
in Notification No. G.S.R. 208 (E) in Gazette of 
India dated the 14th March, 2002.

(iii) The Standards of Weights and Measures
(Packaged Commodities) Amendment Rules, 
2002 published in Notiftoatton No. G.S.R. 22* 
(E) in Gazette of India dated the 23rd March.
2002.
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(iv) The Standards of Weights and Measures 
(Packaged Connmodities) Second Amendment 
Rules, 2002 published in Notification No. G.S.R. 
253 (E) in Gazette of India dated the 5th April,
2002.

[Placed in Ubraiy See No. LT. 5467/2002]

(2) A copy of the following Notifications (Hindi and 
English versions) under sub section (6) of section 
3 of the Essential Commodities Act, 1955:—

(i) G.S.R. No. 81(E)/Ess.ComVSugarcane published 
in Gazette of India dated the 5th Febnjaty, 2002 
fixing the price of sugarcane for certain sugar 
factories mentioned therein for 2001-2002 sugar 
season.

(ii) G.S.R. No. 245(E)/Ess.Com./Sugarcane 
published in Gazette of India dated the 3rd April, 
2002 fixing the price of sugarcane for certain 
sugar factories mentioned therein for 2001-2002 
sugar season.

[Placed in Library See No. LT. 5468/2002)

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): Mr. Deputy Speaker, Sir, I beg to lay on the 
Table—

(1) A copy of the Uttar Pradesh Amity Information 
Technology University Ordinance, 2002 (U.P. 
Ordinance No. 1 of 2002) (Hindi and English 
versions) promulgated by the Governor of Uttar 
Pradesh on the 11th February, 2002 under article 
213(2)(a) of the Constitution read wfth clause (c)(iv) 
of the proclamation dated the 8th March, 2002 
issued by the President in relation to the State of 
Uttar Pradesh.

[Placed in Library See No. LT. 5469/2002]

(2) (i) A copy of the Annual Report (Hindi and English
versions) of the Indian Institute of Science, 
Bangatore, for the year 2000-2001.

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Indian Institute of 
Science, Bangalore, for the year 2000-2001, 
together with Audit Report thereon.

(iii) Statement regarding Review (Hindi and English 
versions) by the Government of the working of 
the Indian Institute of Science, Bangalore, for 
the year 2000-2001.

(3) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers menttoned 
at (2) above.

[Placed in Library See No. LT. 5470/2002]

(4) (i) A copy of the Annual Report (Hindi and English
versions) of the Tamil Nadu State Mission of 
Education for All, Chennai, for the year 2000­
2001, along with Audited Accounts.

(ii) Statement regarding Review (Hindi and English 
versions) by the Government of the worWng of 
the Tamil Nadu State Misston of Education for 
All, Chennai, for the year 2000-2001.

(5) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers menttoned 
at (4) above.

[Placed in Library See No. LT. 5471/2002]

[English}

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): Sir. I to 
lay on the Table a copy of the Conigendum to Budget 
Documents 2002-2003 (Hindi and EngHsh versions).

[Placed in Library See No. LT. 5472/2002]

[Translation]

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): 
Mr. Deputy Speaker, Sir, I beg to lay on the Table-r

(1) A copy of the Notification No. S.O. 260 (E) (Hindi 
and English versions) published In Gazette of India 
dated the 28th Febniary, 2002 fixing the price of 
Urea, Zincated Urea and Ammonia(Anhydrous) for 
being sokl to the growers of tea, office or rubber 
plantations or to the cultivators, under sub-Bection
(6) of the sectk>n 3 of the Essential Commodities 
Act. 1955.

[Placed in Libraiy See No. LT. 5473/2002]

(2) (i) A copy of the Annual Report (Hindi and English
veiBions) of the Veterinary Council of India, New 
Delhi, for the year 2000-2001, akwg with Audited 
Accounts.

(ii) A copy of the Review (Hindi and English 
verskms) by the Government of the working of 
the Veterinary Counctt of India, New Delhi, for 
the year 2000-2001.
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(3) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (2) above.

{Placed in Library See No. LT. 5474/20021

12.05 hrs.

[English]

ASSENT TO BILLS

SECRETARY-QENERAL: Sir, I lay on the Table the 
following 12 Bills passed by the Houses of Parliament 
during the Current Session and assented to by the 
President since a report was last made to the House on 
8 March, 2002:­

1. The Appropriation (Railways) Vote on Account Bill,
2002

2. The Appropriation (Railways) Bill, 2002

3. The Appropriation Bill, 2002

4. The Appropriation (No. 2) Bill, 2002

5. The Appropriation (Vote on Account) Bill, 2002

6. The Uttar Prade^ Appropriation (Vote on Account)
Bill, 2002

7. The Uttar Pradesh Appropriation Bill, 2002

8. The Jute Manufactures Cess (Amendment) Bill,
2002

9. The Inter-State Water Disputes (Amendment) Bill,
2002

10. The Prevention of Terrorism Bill, 2002

11. The Institute of Technology (Amendment) Bill, 2002

12. The Passports (Amendment) Bill, 2002.

12.05 V2 hrs.

PUBLIC ACCOUNTS COMMITTEE 

Thirty-First and Thirty-Second Reports

[English]

SHRI RUPCHAND PAL (Hooghly): Sir, I beg to 
present the following Reports, (Hindi and English versions) 
of the Public Accounts Committee (2001-2002):-

(1) Thitty-first Report on Action Taken on TNrd Report 
(12th Lok Sabha) of Public Accounts Committee 
relating to ‘Union Government Appropriation 
Accounts -  Railways (1996-97)’ .

(2) Thirty-second Report on Action Taken on First 
Report (13th Lok Sabha) of Public Accounts 
Committee relating to ‘Union Excise Duties -  
Different classification for similar products.”

12.05 3/4 hrt.

COMMITTEE ON PUBLIC UNDERTAKINGS

Study Tour Reports

[English]

DR. VUAY KUMAR MALHOTRA (South Delhi): Sir, I 
beg to lay on the Table the following Study Tour Reports 
(Hindi and English versions) of the Committee on Public 
Undertakings on:—

(1) Housing & Urban Development Corporation
Limited; .

(2) National Buildings Construction Corporation 
Limited;

(3) Hindustan Newsprint Limited; and

(4) MSTC Limited.

12.06 hrs.

STANDING COMMITTEE ON 
AGRICULTURE

Thirtieth to Thlrty*Fourth Reports

[English]

SHRI S.S. PALANIMANICKAM (Thanjavur): Sir. I beg 
to present the following Reports (Hindi and English 
versions) of the Standing Committee on Agriculture:-

(1) Thirtieth Report on Demands for Grants (2002­
2003) of the Ministry of Agriculture (Department of 
Agriculture and Co-operation);

(2) Thirty-first Report on Denwnds for Grants (2002­
2003) of the Ministry of Agriculture (Departnwnt o< 
AgricuHural Research and Educatfon);
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(3)

(4)

(5)

Thirty-second Report on Demands for Grants 
(2002*2003) of the Ministry of Agriculture 
(Department of Animai Husbandry and Dairying):

Thirty-third Report on Demands for Grants (2002­
2003) of the Ministry of Food Processing Industries;

Thirty-fourth Report on Demands for Grants (2002­
2003) of the Ministry of Water Resources.

12.06 V2 hra.

STANDING COMMITTEE ON DEFENCE

Sixteenth Report

[English]

SHRI MADAN LAL KHURANA (Delhi Sadar): Sir, I 
beg to present the Sixteenth Report (Hindi and English 
versions) of the Standing Committee on Defence (2002) 
on Demands for Grants of the Ministry of Defence for 
the year 2002-2003.

12.07 hr».

STANDING COMMITTEE ON ENERGY 

Twenty-Seventh to Thirtieth Reports

[English]

SHRI SONTOSH MOHAN DEV (Silchar): Sir. I beg 
to present the following Reports (Hindi and English 
versions) of the Standing Committee on Energy (2002):-

(1) Twenty-seventh Report on Demands for Grants
(2002-2003) of the Department of Atomic Energy.

(2) Twenty-eighth Report on Demands for Grants
(2002-2003) of the Ministry of Non-Conventional 
Energy Sources.

(3) Twenty-ninth Report on Demands for Grants (2002­
2003) of the Ministry of Power.

(4) Thirtieth Report on Demands for Grants (2002­
2003) of the Department of Coal.

12.07 V2 hr*.

STANDING COMMITTEE ON 
EXTERNAL AFFAIRS

Ninth Report

[English]

SHRIMATI KRISHNA BOSE (Jadavpur): Sir. I beg to 
present the Ninth Report (Hindi and English versions) of 
the Standing Committee on External Affairs on Demand 
for Grant (2002-2003) of the Ministry of External Affairs.

12.08 hrs.

STANDING COMMITTEE ON FINANCE 

Twenty-Seventh to Thlrty>nrst Reports

[English]

SHRi KHARABELA SWAIN (Batasore); Sir. I beg to
present a copy each (Hindi and English versions) of the
following Repo^ of the Standing Committee on Finance:-

(1) Twenty-seventh Report on Demands for Grants 
(2002-2003) of the Ministry of Finance 
(Departments of Economic Affairs and Expenditure).

(2) Twenty-eighth Report on Demands for Grants 
(2002-2003) of the Ministry of Rnance (Department 
of Revenue).

(3) Twenty-ninth Report on Demands for Grants (2002­
2003) of the Ministry of Planning.

(4) Thirtieth Report on Demands for Grants (2002­
2003) of the Ministry of Disinvestment.

(5) Thirty-first Report on IDemands for Grants (2002­
2003) of the Ministry of Statistics & Programme 
Implementation.

12.08 V2 hrs.

STANDING COMMITTEE ON FOOD, CIVIL 
SUPPLIES AND PUBLIC DISTRIBUTION
Fifteenth and Sixteenth Reports and Minutes

[Translation]

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Sir, I beg to present the foRowing Reports and Minutes
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[Shri Devendra Prasad Yadav]
(Hindi and English versions) of the Standing Committee
on Food, Civil Supplies and Public Distribution:̂

(1) Fifteenth Report on Demands for Grants (2002­
2003) of the Department of Consumer Affairs
(Ministry of Consumer Affairs, Food and Public
Distribution).

(2) Sixteenth Report on Demands for Grants (2002­
2003) of the Department of Food and Public
Distribution ((Ministry of Consumer Affairs, Food and 
Public Distribution).

(2) Twenty-Sixth Report on Demands for Grants (2002­
2003) of the Ministry of Chemicals and Fertilisers 
(Department of Fertilisers).

12.09 hrs.

STANDING COMMITTEE ON LABOUR 
AND WELFARE

Nineteenth, Twentieth and Twenty-First Reports

[English]

DR. SUSHIL KUMAR INDORA (Sirsa); Sir, I beg to 
present a copy each of the following reports (Hindi and 
English versions) of the Standing Committee on Labour 
and Welfare:-

(1) Nineteenth Report on Demands for Grants (2002­
2003) of the Ministry of Social Justice and 
Empowennent.

(2) Twentieth Report on Demands for Grants (2002­
2003) of the Ministry of Tribal Affairs.

(3) Twenty-first Report on Demands for Grants (2002­
2003) of the Ministry of Labour.

12.09 1/2 hrs.

STANDING COMMITTEE ON PETROLEUM 
AND CHEMICALS

Twenty-Fifth and Twenty-Sixth Reports

[Englisti]

DR. GIRIJA VYAS (Udaipur): Sir. I beg to present 
the following Reports (Hindi and English versions) of the 
Standing Committee on Petroleum and Chemicals:-

(1) Twenty-Fifth Report on Demands for Grants (2002­
2003) and of the Ministry of Chemicals and 
Fertilisers (Department of Chemicals and 
Petrochemicals): and

12.10 hrs.

STANDING COMMITTEE ON TRANSPORT 
AND TOURISM

Fifty-Fifth to Fifty-Ninth Reports

[Translation]

SHRI ANIL BASU (Arambagh): Sir, I beg to lay on 
the Table a copy each of the Fifty-fifth, Fifty-sixth, Fifty- 
seventh, Fifty-eighth and Fifty-ninth Reports (Hindi and 
English versions) of the Standing Committee on Transport 
& Tourism on Demands for Grants (2002-2003) of the 
(i) Department of Tourism (ii) Department of Culture
(iii) Ministry of Shipping (iv) Ministry of Civil Aviation and
(v) Ministry of Road Transport & Highways respectively.

12.10 1/2 hrs.

ELECTION TO COMMITTEES 

(i) All India institute of Medical Sciences

[English]

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. C.P. THAKUR): Sir, I beg to move:

“That in pursuance of Sections 4(g) and 6(3) of the 
All India Institute of Medical Sciences Act, 1956, the 
members of this House do proceed to elect, in such 
manner as the Speaker may direct, one member from 
among themselves to serve as member of the All 
India Institute of Medical Sciences, New Delhi, subject 
to other provisions of the said Act."

MR. DEPUTY SPEAKER: The question is:

“That in pursuance of Sections 4(g) and 6(3) of the 
All India Institute of Medical Sciences Act, 1956, the 
members of this House do proceed to elect, in such 
manner as the Speaker may direct, one member from 
among themselves to serve as member of the All 
India Institute of Medical Sciences, New Delhi, subject 
to other provisions of the said Act.*

The motion was adopted
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12.11 hrs.

(II) Joint CommlttM on Offices of Profit

fTmnslatton]

SHRI VIRENDRA KUMAR (Sagar): Sir. I beg to move 
the following:—

That this House do recommend to Rajya Sabha that 
Rajya Sabha do elect one member of Rajya Sabha,
in accordance with the system of proportional
representation by means of single transferable vote, 
to the Joint Committee on Offices of Profit in the 
vacancy caused by the retirement of Shrl Banarsi 
Das Gupta from Rajya Sabha and do communicate 
to this House the name of the member so elected 
by Rajya Sabha to the Joint Committee."

[English]

MR. DEPUTY SPEAKER: The question is:

“That this House do recommend to Rajya Sabha that 
Rajya Sabha do elect one member of Rajya Sabha,
in accordance with the system of proportional
representation by means of single transferable vote, 
to the Joint Committee on Offices of Profit in the 
vacancy caused by the retirement of Shri Banarsi 
Das Gupta from Rajya Sabha and do communicate 
to this House the name of the member so elected 
by Rajya Sabha to the Joint Committee.”

The motion was adopted.

[English] ’

SHRI SHIVRAJ V. PATIL (Utur): The 'Zero Hour* is 
taken up because the Members want it to be taken up 
and the Chair also altows It to be taken up. There is no 
rule provided for it and that is why we call it ‘Zero Hour*. 
However, we would abide by whatever Is decided by the 
Chair. But the matter that we want to raise is of great 
importance.

MR. DEPUTY SPEAKER: We would have the 'Zero 
Hour* after Calling Attention. This matter could not be 
taken up on three or four occasions before also.

SHRI SHIVRAJ V. PATIL: Sir, we would go by your 
advice.

MR. DEPUTY SPEAKER: This nwtter got adjourned 
time and again.

He has been coming to me again and again and 
pursuing it.

...(Intemtptiona)

[Translation]

MR. DEPUTY SPEAKER: It will be taken up after it.

...(Intenvpftlona)

12.12 hrs.

CALLING ATTENTION

MR. DEPUTY SPEAKER: The House would now take 
up the Calling Attention Motion.

SHRI PRIYA RANJAN DASMUNSI (Raiganj): Sir, the 
Calling Attention is taken up after the Zero Hour.

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI PRAMOD 
MAHAJAN): When there is a Calling Attentwn motion, 
then there is no ‘Zero Hour”. That is the convention. 
There is no ‘Zero Hour* when there is a Calling Attentton 
motion.

[Translation]

MR. DEPUTY SPEAKER: On earlier two-three 
occasions also Calling Attention couW not be taken up.

Situation arising due to denial of a financial 
package to Bihar

[Translation]

OR. RAQHUVANSH PRASAD SINGH (Vaishali): Sir 
I would Nke to draw the attention of the Minister of 
Planning towards the matter of urgent pubik: importance 
and request him to make a statement in this regard:

The situatk>n arising out of the denial of financial 
package to Bihar.”

[EnglishJ

THE MINISTER OF STATE OF THE MINISTRY OF 
SMAU SCALE INDUSTRIES. MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL. PUBUC GRIEVANCES
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AND PENSIONS. MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER OF STATE 
IN THE DEPARTMENTS OF ATOMIC ENERGY AND 
SPACE (SHRIMATI VASUNDHARA RAJE): Mr. Deputy- 
Speaker, Sir. the Central Government fully recognises 
the development potential of the State and its needs. 
The memorandum submitted by the hon. Member of 
Parliament has been forwarded to the concerned Ministries 
of the Government of India for taldng appropriate action 
as per the established ways of providing assistance.

The Notice relates to the financial position of the 
State of Bihar vis-a-vis its development needs. 
Development planning of the State of Bihar is a function 
of the State Government under its Five Year and Annual 
Plans, and the Centre assists the State following well- 
established formulations such as Central Plan Assistance 
to the States, Centrally-Sponsored Schemes, and 
Additional Central Assistance. In addition, Central 
Government also support and assists the States to avail 
funding from bilateral and multilateral financing agencies, 
market borrowings, and borrowings from institutional 
sources. The House is well aware of the methodology of 
allocation of Central Assistance under both plan and non­
plan.

The hon. Member has made the demands that the 
Centre should give a write-off of the outstanding loans of 
the State, that Bihar should be given the Special Category 
State status, and that certain amounts under the Tenth 
and Eleventh Finance Commission awards which were 
not released to the State should be released. Regarding 
these demands, infonnation is as follows:

In respect of write-off of the outstanding loans, 
Ministry of Finance has carefully looked into this demand 
and has not agreed to it. In regard to according Special 
Category State status to Bihar, as the State does not 
fulfil the criteria laid down for declaration as a Special 
category State, it has not been possible to declare it as 
a Special Categoiy State. In regard to release of withheld 
funds of Tenth and Eleventh Finance Commissions, 
Finance Ministry has stated that the grants relating to 
Panchayati Raj Institutions under the Tenth Finance 
Commission other than for the year 1996-97, have lapsed 
due the delay in holding elections to Panchayati Raj 
Institutions, which was done only in April/May of 2001. 
For the same reason, the Panchayati Raj institutions 
grants for the year 2000-2001 under the Eleventh Rnance 
Commission could also not be released.

Various issues raised in the Calling Attention Notice 
such as strengthening of the transmission network, rural 
electrification, roads, flood control, and tackling the

problems of drought and water-logging, are all sectors 
within the competence of tlie State Government. The 
Assistance is available from Central Government under 
respective Centrally-Sponsored Schemes. In regard to 
energy sector, assistance is also available from specialised 
agencies such as the Power Finance Corporation and 
the Rural Electrification Corporation. The State can make 
use of these resources to tackle the problems.

Central support to the State of Bihar has been 
substantially increased under the Eleventh Finance 
Commission award. In line with the recommendations of 
the Eleventh Finance Commission, an Incentive Fund for 
encouraging. States to undertake fiscal reforms has been 
set up. For reforms in the power sector, an Accelerated 
Power Development Programme is being implemented by 
the Ministry of Power. The State Government can utilise 
these windows by preparing specifk: and monitorable 
commitments under a comprehensive refonn package 
covering not only fiscal issues but other issues as well, 
such as power refonns. land refomis, downsizing the 
government and government-supported entities, etc.

As regards an economic package, the Planning 
Commission has provided additional Central assistance 
of Rs. 50 crore during the year 2000-2001 followed by 
similar assistance of Rs. 100 crore during the year 2001­
2002 for a variety of developmental projects.

However, it has been noticed that in several 
instances, the utilisation of Central funds by the State of 
Bihar is below the available provisions. It is for the State 
Government finally to rectify this situation of under­
utilisation of Central assistance.

[Translation]

MR. DEPUTY SPEAKER: Raghuvanshji, only your 
name is here and no other name. You can ask one 
question which will be replied by the hon. Minister. 
Thereafter, ‘Zero Hour" will be taken up.

DR. RAGHUVANSH PRASAD SINGH: Mr. Deputy 
Speaker. Sir. there are a dozen ministers from Bihar. 
Nitish Kumar's attention is engaged In other side and 
C.P. Thakuiji is also engrossed in something else. A 
dozen ministers of Bihar are in service. It is ttie questton 
of Bihar’s interest. What will happen to Bihar can be 
gauged from this alone. When Bihar was divided. I 
vehemently opposed it. The Members, from the treasury 
benches also rose and got the voting done. At that time 
of bifurcation the people from all the parties declared on 
the issue of special package that the bifurcation will 
certainly worsen the economk; condition of Bihar, hence
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Bihar should be provided a special package. The people 
from all the parties are committed. A core committee 
was constituted under the chairmanship of Shri Nitish 
Kumaiji and a delegation of the parliamentarians met the 
hon. Prime Minister. Approximately 60 MPs of Bihar, both 
from Lok Sabha and the Rajya Sabha, met the Prime 
Minister and handed over a memorandum to him. The 
economic condition of Bihar was depicted in the 
memorandum. The economic condition of Bihar was 
already bad and it worsened further after the bifurcation. 
One fourth of income sources remained with Bihar while 
three-fourth has gone to Jharichand but the burden of 
three-fourth of expenditure was left to be shared by Bihar 
and by 1/4 to Jharithand. Due to this reason Bihar is 
experiencing a defteit to the tune of Rs. 3000 crores 
every year and the expenditure is increasing. With the 
decision to implement the recommendations of the Fifth 
Pay Commissk>n Bihar's expenditure has increase and 
economic condition deteriorated. The implementation of 
the Ninth Five Year Plan cost the Central Government 
Rs. 5,000 crore. The amount was allocated among all 
these States. In terms of areas Bihar consists of one- 
tenth area -of the country, hence it should have been 
given atleast Rs. 5000/- crores. But Bihar was allocated 
an amount of Rs. 55 crores by the Centre under the 
centrally sponsored scheme while It should have been 
given one tenth share. It should be provided to her. 
Similar trend was notteed In each of the departments. An 
allowance of Rs. 7600 crore was made for drinking water 
under the Ninth Five Year Plan and it was given to all 
the States in the country but Bihar was given Rs. 35 
crores only instead of Rs. 780 crore. In this way either 
negligible funds or no funds have been provided to Bihar 
under various centrally sponsored schemes. That is why 
he had said that the desired allocation was not made in 
the plan arid even in this small sized plan not enough 
funds were spent. The plan outlay was of Rs. 13000 
crores and only Rs. 8000 crore were spent. Then the 
outlay of the Ninth Five Year Plan was Rs. 16 thousand 
crore and Rs. 12 thousand crore were spent out of It. 
The plan size was also smaM and not all the funds 
allocated were spent on implementation. The State 
Govemment was deprived of central assistance and Bihar 
was also deprived. Bihar has a populatton of eight crore 
twenty lakhs and faces the wrath of perennial fkx)ds, 
drought and the problem of water logging. The Unton 
Govemment had annourwed to provkJe economic package 
but we had demanded in that economic package that the 
dues of Bihar outstanding against the Unfon Govemment 
shoukt be waived off. On the ground that it dW not receive 
its due share of financial assistance under various centrally 
sponsored schemes. Bihar continuously rsmalned deprived 
and the plan outlay also remained limited. Hence the 
loan outstanding against Bihar shouM be written off.

Bihar should be given special state status because 
Uttar Pradesh was given special state status when it 
was bifurcated but Bihar was not. As all economic 
indicators point towards the worst condltton of Bihar 
among all the States, we demand that it deserves special 
state status. Hence it shouM be given special status.

MR. DEPUTY SPEAKER: You have the right to ask 
the questton only but you have asked two-three questkms.

DR. RAGHUVANSH PRASAD SINGH: Every body 
talked about economk; package but we received nothing. 
The Tenth Finance Commission recommended for 
providing Rs. 625 crore under Panchayats Raj Head. It 
was given in 1997-96 but was recommended by the Tenth 
Finance Commission was withheld, on the pretext that 
elections were not hekJ in the State. When Shri Nitish 
Kumarji became the Chief Minister he had approached 
the Finance Minister through a letter asking for the release 
of the funds. The Finance Minister had assured that the 
funds would be released and Bihar will not remain 
deprived of its share but that amount of Rs. 625/- crore 
was withheld. We fulfilled the promise of hokling electtons 
as asked by the Tenth Finance. Commisston and one 
lakh thirty seven thousand persons were elected among 
which-one third was women but the funds of Rs. 625 
crore for Panchayatl Ra) has still been wlthhekJ.

Several schemes under various heads like Irrigatton, 
drought, water kigging etc. have been proposed hon. 
Home Minister had assured us that a cell has been 
constituted in the Planning Commisston which will fix. the 
amount of the economk: package. However nothing has 
been done. How much injustice Is done in the power 
and electriftoation sector.

MR. DEPUTY SPEAKER: Please put question.

DR. RAGHUVANSH PRASAD SINGH: I am 
elaborating on the issue I have raised. I would like to 
cite an example about electrtftoatton. An approximately 
amount of Rs. 3 crore was allocated to Bihar and 
Jhartchand under the Minimum needs programme but only 
Rs. 9 crore out of it were given to Bihar wNIe Jhartchand 
was given Rs. 28 crores. Alk>cation has been done like 
this. The Govemment have no reply for It.

This altocation is wrong in proportkm to calamity, 
populatton, area, poverty, villages and every other thing.

MR. DEPUTY SPEAKER: You please ask the 
questton.

DR. RAGHUVANSH PRASAD SINGH: On what basis 
or according to what criteria the Govemment have
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[Dr. Raghuvansh Prasad Singh] 
allocated Rs. 9 crore to Bihar and Rs. 28 crore to 
Jharkhand out of the total Rs. 37 crore? I would lil« to 
know this. What is the basis of this allocation. All States 
of the country had been allocated 10 thousand crore 
rupees, but Bihar did not get a single penny. The 
Electricity transmission project of our State has been 
submitted to the Planning Commission. Transmission line 
of 320 crore mpees should be made operational. A project 
regarding water-logging and irrigation has also been 
submitted. Every year floods affect Bihar. There should 
be a pennanent solution for floods. There is a wide scope 
for tourism in Q\hai...(lntenvptlons)

ĥ R. DEPUTY SPEAKER: You please ask the 
question, if you do not ask the question, I will begin the 
zero hour.

DR. RAGHUVANSH PRASAD SINGH: There is a 
wide scope for tourism in B\har...(lntenvptlons)

MR. DEPUTY SPEAKER: How you deviated from 
electricity to tourism? Ask the question. You have right 
to ask only one question under calling attention motion. 
You have given a long speech. If you want to ask the 
question, then ask one question. I will ask the hon’ble 
Minister to give reply to that onl^...(Inteiruptions)

SHRl RAQHUNATH JHA (Gopalganj): If the 
Government do discrimination, then such things would 
have to be said...(Intenvptions)

MR. DEPUTY SPEAKER: Why you have risen again? 
Raghuvanshji, please address me.

DR. RAGHUVANSH PRASAD SINGH: Sir, why Bihar 
is being neglected and discriminated. The population of 
8 crore in Bihar is being treated as enemy. We are 
capable of fighting for it and ousting the Government. 
The people of Bihar work over here. The interest of 6 
crore people of Bihar are not being protected. If Bihar 
lag behind then India cannot make progress. My question 
is in regard to economic package. We people have made 
demand for it, all MPs have collectively given 
memorandum to the hon. Prime Minister that loans 
outstanding against Bihar should be waived off, Bihar 
should be given the status of special state. Our demand 
should be fulfilled. MLAs of all parties have collectively 
demanded the economc package of one lakh 79 thousand 
crore rupees. All of us are committed to it. If centrally 
sponsored schemes are examined it would reveal that 
discrimination has been done against eveiy department 
of Bihar. Every year Bihar is affected by ftoods. It is 
lagging behind in electricity also.

MR. DEPUTY SPEAKER: Will you ask question or
not?

DR. RAGHUVANSH PRASAD SINQH: A project for 
minor irrigation has been submitted to the Centre. A 
project for waste land development sctieme has also been 
submitted to the centre. In this regard, I wouki like to 
know from the Government as to what happened to the 
memorandum in regard to economic package for Bihar, 
submitted by us to the Prime Minister? Justice should be 
done by fulfilling this demand of ours and regional 
imbalance shoukj be removed. The Union Government 
would be responsible, if regional imbalance prevails over 
there. People of Bihar are capal>le of fighting for their 
rights. When people over there fights for their rights, it 
directly affects the Union Government -  this is question 
of life and death for us. I appeal on behalf of people of 
Bihar that this demand of ours should be fuifrtled and 
Government should immediately take decision in this 
regard...(Intenvptlons) I request that other Members 
should also be given opportunity to speak on this. Five 
members can ask question in this regard.

SHRl RAGHUNATH JHA: Mr. Deputy-Speaker, Sir, I 
shouki also be given opportunity to speak on this.

MR. DEPUTY SPEAKER: I could give you an 
opportunity. But you have not given the notice. I will not 
violate the rules.

SHRl RAGHUNATH JHA: You have got discretionary 
powers.

MR. DEPUTY SPEAKER: I wiU not violate the rules.

SHRl RAGHUNATH JHA: The Prime minister and 
Minister of Home Affairs had assured the House that 
justice would be done with Bihar.

MR. DEPUTY SPEAKER: If you were willing to 
participate, you should have given your name.

SHRl PRABHUNATH SINGH (Maharajganj, Bihar): I 
have committed a mistake.

MR. DEPUTY SPEAKER: Then, should I also commit 
a mistake?

SHRl PRABHUNATH SINGH: You are here to help.

MR. DEPUTY SPE/VKER: If you have committed a 
mistake, should I also commit a mistake.

SHRl PRABHUNATH SINGH: You should do justfce-
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MR. DEPUTY SPEAKER: I am here to do justicfl. 1 
would not do injustice. It is not appropriate to go against 
alias. If you had given the name, I would have called 
you.

SHRI PRABHUNATH SINGH: Mr. Deputy Speaker, 
justice is being done to the people of Bihar by 
Government of India. Discrimination is being done. We 
should be given justice, we have given memorandum.

MR. DEPUTY SPEAKER: If you want to speaK about 
Bihar, you would have given the name, now as per the 
rule I cannot call you.

SHRI PRABHUNATH SINGH: Mr. Deputy Speaker, I 
do not want to ask the question.

SHRI SOMNATH CHATTERJEE (Bolpur): You should 
call him.

MR. DEPUTY SPEAKER: How can I call him.

SHRI PRABHUNATH SINGH: Mr. Deputy Speaker, 
Sir, I do not want to ask the question, rather I would like 
to give a suggestion.

MR. DEPUTY SPEAKER: Rules permit neither for 
suggestion nor for question. I have to follow the rule, tell 
me what I should do.

[English]

I cannot do that.

SHRI PRABHUNATH SINGH: Mr. Deputy-Speaker, 
Sir, when the partition of Bihar State took place.

MR. DEPUTY SPEAKER: If this woukJ have had there 
been the provision in the rule, then I did not have any 
problem, if you had given it in writing, then I would have 
given you a chance. Now, there is no provision for 
suggestk>n.

SHRI PRABHUNATH SINGH: 1 would like to give 
you a suggestion that, on that time the hon’ble Home 
Minister luid promised to review the matter of Bihar l>y 
setting up a separate committee of Planning Commisston 
and to make separate provision for Bihar. I would like to 
know what happened to the hon’ble Home Minister's 
assurance?

MR. DEPUTY SPEAKER; It is not the question, how 
can I alk>w you against Calling Attention Rule.

{English]

I cannot violate the Calling Attentfon Rules. Madam, 
answer his question only. I cannot alk>w you to go on 
record.

[Translation]

SHRI PRABHUNATH SJNGH: It means that if... 

[English]

MR. DEPUTY SPEAKER: Nothing will go on record. 
I have to take up the ‘Zero Hour* today.

...(IntenufOions)

[Translation]

MR. DEPUTY SPEAKER: She will speak, what is 
con'ect and true and nothing else.

[English]

Let us be serious.

...(Interruptions)

[Translation]

MR. DEPUTY SPEAKER: If you were serious, why 
did you not given in writing.

[English]

SHRIMATI VASUNDHARA RAJE: Mr. Deputy 
Speaker. Sir, I woukl like to respectfully assure the hon. 
Member along with the rest of the House that the 
concerns of the State of Bihar are adequately shared by 
all of us here, particularly at the Central 
Government... (Interruptions)

MR. DEPUTY SPEAKER: (Nothing wHI go on racord. 
This is not part of Calling Attentton. I cannot allow you 
and I will not allow you.

SHRIMATI VASUNDHARA RAJE: I would Uke to 
answer this to the best of my ability. I hope that I would 
be able to assure the hon. Member as weR as the entire 
House that the concerns of the State of Bihar are also 
the concerns of the Central Government. It is with this in 
mind that a certain series of initiatives have been taken 
by the Central Government so that after the division also 
Bihar wiH get its full attention. In terms of the various 
releaees that twve to be made in economic programmes.
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(Shrtmati Vasundhara Raje]
I would like to just quickly go through some of the 
programmes.

This has been mentioned in the Memorandum and 
also in the Official Committee on Bihar that has been set 
up in the Planning Commission. The Cell has received 
enormous number of proposals from the State 
Government. These have, as regular, been sent to the 
various Ministries concemed with the request to take 
appropriate and urgent actk>n. Reminders have been sent 
for expediting this action and the Government of Bihar 
has actually been asked to folk>w up with the various 
concemed Ministries.

SHRI ANIL BASU (Arambagh): When will you release 
the funds?

SHRIMATI VASUNDHARA RAJE: Let me finish my 
reply. He has asked me a whole series of questions in 
one paragraph and I am attempting to answer them.

MR. DEPUTY SPEAKER: This kind of questtons will 
be coming from every comer. You please answer to Dr. 
Raghuvansh Prasad Singh.

SHRIMATI VASUNDHARA RAJE: So, a lot of 
requests have been there and have been forwarded to 
the various Ministries. We have asked them to expedite 
action. We have also asked the Government of Bihar to 
follow up this action with the concemed Ministries.

Now, an additional Central assistance of Rs. 150 
crore has been sanctioned so far to the State. The 
Planning Commissk>n has also decided to prepare what 
is called the State Devek>pment Report for Bihar through 
the Institute of Human Devek>pment, New Delhi. TWs 
Draft Report has been recently received and it is going 
to be discussed at the State level in Patna. They have 
already asked for the dates for the seminar and the 
confimfiation from the State Government is awaited in 
this regard. A team whteh has been headed by the 
Members in charge of Bihar in the Planning Commisston 
have already visited Patna. They have had very high 
level consultations with the Chief Minister, Cabinet 
Ministers, Ministers and senior officials of the Government 
of Bihar.

As far as the various Ministries and Departments of 
the Government of India are concerned, they have also 
initiated action with the Planning Commisston.

A memorandum was presented by the Members of 
Partiament of Bihar to the Prime Minister and some 
comments have been asked for. Some details have been

received from the Ministries of Agriculture, Water 
Resources, Road Transport and Highways, Power, 
Communk»tions, Industry and Civil AviatkMi. There is a 
detailed report on this. If the Member wishes to see It, 
I will be very happy to show it to him.

A detailed analysis of the responses has revealed 
that in almost all the cases, the Ministries and 
Departments have taken care to keep the interests of 
Bihar in mind. The expansion of national highways has 
been planned in Bihar. Centrally sponsored schemes on 
agriculture are already in existence. The NTPC has 
planned projects for the future. Telecom facilities are being 
extended and the wori( on the expansion of the airstrip 
is. at the moment, underway. We are also seized of the 
fact that Bihar, with its lowest per capita income in the 
country and socio-economic indicators that show that it is 
lagging behind from other States, needs special aftention 
in the matter of growth and development. It is a very 
large State also and we feel that there is no reason why 
it should not be able to catch up with the rest of the 
country.

A very important perception of the Planning 
Commission is that Bihar with its very vKal natural 
resources of soil and water is actually *well suited for a 
very mari(ed improvement in the performance in areas of 
agricuHure, horticulture, fishery specially when its people 
are so capable and hard working. The Planning 
Commission is considering a scheme where a large 
number of shallow tube weRs will be installed with people's 
partkiipation and their maintenance and ownership will be 
transferred to the farmers. Something similar has 
happened receitly in Assam.

SHRI PRIYA RANJAN DASMUNSI (Raiganj): What 
is the total amount to be conskjered as a special 
package for Bihar? That would satisfy the Memtwrs. We 
are not understanding as to what is the amount allocated 
to Bihar.

' SHRIMATI VASUNDHARA RAJE: Why do you not 
altow me to finish? NABARD is actively involved in making 
the scheme a reality at the moment. We do recognise 
that though there had been a lot of devastation due to 
ftoods which would recur as has happened frequently, 
certain constmction of dams particulariy In the townships 
of Nepal will be required. The Govemment of India has 
been taking up this matter with the Govemment of Nepal 
so that the hydel resources of both the countries can 
actually be developed for their mutual benefits. The 
concern of the Central Govemment for the State of Bihar 
is very genuine.
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The gross budgetary support for ttie Annual State 
and Central Plan for 2001-2002 has been of the order of 
around Rs. 100,000 crore.

The total approved Annual Plan outlays during the 
Ninth Plan period for the State of Bihar have ranged 
from Rs. 2,000 crore to Rs. 3,000 crore. In this context 
the demand which has been raised by the Government 
of Bihar is very far beyond the financial capabilities of 
the Central Govemment. So, any attempt to fulfil this 
demand further than this would mean drastic cuts in the 
allocation of other States virtiich I thinit, every Member 
win agree would not be feasible in the cun-ent scenario. 
Secondly, it has also been noticed that there is substantial 
non-utilisation of plan funds that are allocated by the 
Centre to Bihar under various social sector schemes. A 
lot of money has remained unutilised. Even if majority of 
these funds are utilised efTiciently, additional funding and 
counterpart funding can be made available by the Central 
Govemment. It is because certain amount would be made 
available by the Govemment of Bihar which would be 
then supported by the Central Govemment and the 
allocations would then get lifted. The need, therefore, is 
to improve the implementation of the existing schemes in 
the State of Bihar. It deserves very very serious attention. 
Thirdly, additional funds are provided to the States under 
project-based assistance. Accelerated Irrigation Benefit 
Programme is an example of one of this. The States can 
take up funds from financial institutions. The States are 
encouraged to fund suitable projects through extemai 
agencies also and facilitation for the preparation of the 
project reports can be set up by the Central Govemment. 
When the final accounts are being finalised by the C^G, 
as per the latest available preparation on the basis of 
Budget Estimates for the year 2001-02, it seenra that the 
performance of the State in terms of balance from current 
revenues has been much better than originally anticipated. 
The State Govemment deserves commendation for that, 
and in having estimated a much lower level of non-plan 
revenue which is largely responsible for this improvement 
of balance from cunent revenues.

I thinit the hon. Member would agree that 
development is not the outcome of just funding alone but 
a better management and well-functioning institutions. The 
planning Commission provides from Central Plan, 
assistance to the States to supplement their plan outlays. 
Subsequent decisions for planning and development in 
different sectors, including the allocation of funds for tljeir 
schemes and programmes are to be taiten up by trje 
State Gvoemment. That Is the State Government's 
The Central Govemment and the planning Commiawn 
will absolutely leave no stone untumed to help ^ a r  
towards progress. At the same time the State of Binar 
has to make the special efforts to improve its delivery 
mechanism, monitoring and evaluatton arrangements wa 
also to improve its skills in the preparatton of 
So, we will have a sympathetic approach to solving the 
problems of Bihar. But the issue of governance vnii, 
therefore, be addressed by the S ta te . The crnci^ 
detemiinants for Bihar’s devetopment would baslcaMy lie
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within the province of the State Govemnrtent and these 
are the factors on which the future of Bihar wiU turn.

As far as the Central Government is concerned, and 
the Planning ComnoisskMi is concerned, I have made It 
amply dear that in its march towards progress, Bihar wHI 
be fully and completely supported by us.
[Translation]

DR. RAGHUVANSH PRASAD SINGH: One questiort 
remains yet. Bihar did not get money. What wlH be the 
future of Bihar...̂ /ntorrupf̂ ons; Injustice is being done to 
Bihar. Future of Bihar is being taken lightly.

MR. DEPUTY SPEAKER; It was only a calling 
attention. You can give another notice for discussion on 
Bihar. All are ready for a discussion. I will make 
anangements for this discussion.

DR. RAGHUVANSH PRASAD SINGH: This is utterly 
an anti Bihar reply. I feel that it is not a satisfactory 
reply. All the MPs from my party oppose the reply given 
by the Govemment and leave the House as protest.
12.49 hrs.

At this stage, Dr. Raghuvansh Prasad Singh and 
some other hontle Members left the House.

[English]
MR. DEPUTY SPEAKER: Dr. Raghuvansh Prasad 

Singh, Shri Raghunath Jha and Shri Prabhunath Sinph 
can give a separate notice for short duration discussion.

12.50 hrs.

RE: CERTAIN OBJECTIONABLE 
QUESTIONS REPORTEDLY SET IN THE 

BOARD EXAMINATIONS IN GUJARAT
[English]

SHRI SHIVRAJ V. PATIL (Latur); Sir, we have 
received a copy of the question paper given to the 
students of XII Class in Gujarat.

The matter has been highlighted in today's The Asian 
Age’ newspaper. It has appeared in the front page. That 
is the lead story today. The most objectionable part of 
the question paper reads like this. It is In respect of 
Questkm No. 3(A) (3). It reads:

*lf you do not like people, kill them.*

Then, Questton 3(B) reads:

‘Join the foltowing sentences to make one sentence: 
There are two solutions. One of them is the Naxi 
sohjtkm. If you do not like people, kJH them, segregate 
them. Then, stmt up and down. Proclaim that you 
are the salt of ttie earth.’

These two questions, which were ghren to the 
youngsters in Gujarat in the question paper set by the
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Government in Gujarat, are most obnoxious questions.
They are the most objectionable questions. It such 
questions are given to the youngsters, the youngsters 
are likely to develop a psychology which will really create 
a carnage, which will create a psychology, which will 
result in the destrxjction of the entire society in Gujarat.
What happening today in Gujarat is the result of this 
kind of an attitude adopted by those people who are 
responsible in governing (interruptions)

[Englisti]
KUNWAR AKHILESH SINGH (Maharajganj, UP.): Sir, 

by doing such type of things, in Gujarat, they are trying 
to spark riots in the entire counXr/...(Intemjptlons)

[English]
SHRI PRIYA RANJAN DASMUNSI (Raiganj): The 

entire Government must express its unqualified apciiogy 
for Xbi9...(Interruptions)

K4R. DEPUTY SPEAKER: Shri Chowdhary, what is 
this? Please resume your seat.

...(interruptions)
SHRI KHARABELA SWAIN (Balasore): In what 

context has the question been given? Sir, he is reading 
only a part of the question. The hon. Member should 
read the full question. Othenvise how do we know about 
it?

Î R. DEPUTY SPEAKER: Shri Swain, please resume 
your seat. This is the ‘Zero Hour*. He is a responsible 
Member. If there is anything, he knows how to deal with
it.

...(interruptions)
SHRI KIRTI JHA AZAD (Daithanga); has he given 

notice? Before Ten of the Clock, a Member has to give 
notice... (Interruptions)

MR. DEPUTY SPEAKER: He has given notice to 
me. You should know this. It is the discretion of the 
Chair. I have given the floor to him. You are questioning 
my ruling.

SHRI KHARABELA SWAIN: Should he read a part 
of the question?

[Translation]
SHRI KIRTI JHA AZAD: Mr. Deputy Speaker. Sir, 

you are saying that you will not do injustice to anybody.
But last time when I gave such a notice, I was not given 
a chance to 8()BBk...(intenvptions)
[Engiish]

SHRI KHARABELA SWAIN: He shouM read the full 
question. He should say in what context the question 
has been given.
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MR. DEPUTY SPEAKER: I have given the ftoor to 

him. He is a former Speaker. He knows how to speak.

SHRI KIRTI JHA AZAD: It is unfortunate that being 
a fomner Speaker, he has not even given notice. You 
have still given him the chance. Earlier, four hon. 
Members, who were supposed to have spoken on a 
sutHect betonging to their State, were not allowed to speak 
because they did not give the noVce...(Interruptions)

MR. DEPUTY SPEAKER; I have given the floor to 
him. You are questioning the discretion of the Chair.

SHRI KIRTI JHA AZAD: Sir, I am not questtoning 
your oiling.

MR. DEPUTY SPEAKER: Then, what does it mean? 
What is it that you are asking? Please resume your seat. 
There is a limit.

...(Interruptions)
[Translation]

SHRI SUNDER LAL TIWARI (Reewa): Mr. Deputy 
Speaker, Sir, all the hon'ble Members should note that 
with permission of the chair aH of them have a right to 
express their views in the House. They can express their 
views on their turn...(intemjptions)
[Engiish]

SHRI SHIVRAJ V. PATIL: Sî  I am sorry, the hon. 
Members are not paying attention to what I am saying. 
I was reading out the questions which were set by the 
Education Ministry in Gujarat for the students. These 
questions relate to grammar. They are asking questions 
In this fashion. The question reads:

“If you do not like people, kill them.”

Then, there is a question relating to the Nazi 
philosophy. That question is also a most objectionable 
one. I have read it out. I would not like to repeat it. if 
these kinds of questions are set and put to students, if 
we expect the replies from the students to these kinds of 
questions, what kind of a psychology are we encouraging 
in the schools and colleges? And, should the youngsters 
in Gujarat be examined by this body like 
this?... (Interruptions)

SHRI KHARABELA SWAIN: Please read the full 
question... (Intenvptions)

MR. DEPUTY SPEAKER: Shri Swain, please resume 
your seat. Every time, you stand up and interrupt. I have 
given him the floor. If there is any objectionable thing, I 
would ask him to withdraw it. You cannot do like this. 
You do not have the pemiission to stand up and then 
say whatever you like to say.

I am asking you to sit down. If not, I would take 
serious note of it. This is too much. There is a limit

...(Interruptions)
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SHRI SHIVRAJ V. PATIL This is done not to rebut 
what I am saying, but this is done to break the linic of 
my statement before the House. This cannot be 
encouraged. This should not be ailowed. We do not do 
it when they spw»f....(lnt0nup^ns)

[TranslatlonJ

SHRi CHANDRESH PATEL (Jamnagar): IWIr. Deputy 
Speaiter, Sir, it seems that they do not want peace in 
Gujarat...f/ntemipf#o/is; Please read out the complete 
question... f/n(»/7uptof»>

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI PRAMOD 
MAHAJAN): Please tal<e you seat. You can tell about It 
later if you l<now.

[English]

SHRI SHIVRAJ V. PATIL I am saying that education 
is in the Concuaent List. It is the responsibility of the 
Union Government as well as the responsibility of the 
State Government. These are the things which have oome 
to us through the media and through the papers given 
by the private persons. We would lii<e from the 
Government to know as to whether these kinds of 
questions have been set or not. If they have been set, 
how can these kinds of questions be set? If these kinds 
of questions are set, shoukl we not take cognisance of 
this and direct them not to pollute the minds of the 
youngsters, not to poison their minds? These kinds of 
attitudes are responsible for kiHlnge and destructton In a 
State where Mahatma Gandhi was bom and brought up. 
if it is alkwed it would be difficult to control the situatton 
only with the help of the police force or guns or totft/s.
We shall have to create a proper psychology. If the 
Government is not paying attention, who would pay 
attentk>n to it?

We woukl firet of all like from the Govemment to 
®xplain as to what we have received is correct or not or 
as to what has appeared in the media is correct or not.
W it is not correct, we are not going to ask for anytfting.
» it is conwct, we wouW like to know from tf» Govemment 
as to what steps tlie Govemment woukl like to take to 
see that these kinds of questions are not set, these kinds 
ol questions are not put to the students and students 
minds are not polluted.

We are not asking for the immediate reply to thi& 
Fortunately, it has been decided that Gujarat matter would 
be discussed later on, on the day on whfch you rn^ 
<tecide. we would discuss it. If we get informatkm on this 
point, we would not repeat it. if it is not tme. If It is tnie.

1924 {Saka) Ra: Cartaki otfaetlenabla quaathns 1946 
nportadly set In ttm board examkuakm

In Qufarat
then, we woukj certainly ask the Government to explain 
as to what kind of attitude they are going to adopt towards 
the mentality of tNs nature which is going to spread the 
venom in Gujaret

[Translation}

DR. RAGHUVANSH PRASAD SINGH (Vaishall) Mr. 
Deputy Speaker, Sir, I have given notice tor Adjournment 
Motion on Gujarat i88ue...(lnlenvpllons) There was the 
issue of dismissal of Shri Narendra Modi. I would like to 
know about &iat..(In^m^ptlons)

[Enŝ iShJ

MR. DEPUTY SPEAKER: Shri Swain. I have received 
four more notices. In all, I received five notices. I am 
giving them fkx>r one by one.

[Translation]

KUNWAR AKHILESH SINGH: Mr. Deputy Speaker, 
Sir, I have also given notice for Adjoumment Motton on 
Gujarat issue. I see your ruling in this 
regard... C/nferrupMons)

DR. RAGHUVANSH PRASAD SINGH: Sir. what 
happened to my notice on Gujarat issue and dismissal of 
Shri Narendra Modi. I have given nottee for Adjournment 
Motk>n. You had sakl that you will give your ruling on 
ihat..(Intem/ptkms)

MR. DEPUTY SPEAKER: I have given ruling on that.
It wHI be included in the discussion.

...(Intenvptions)

DR. RAGHUVANSH PRASAD SINGH: Killing is still 
continuing Unere...(Intenvptions)

MR. DEPUTY SPEAKER: It will not be discussed 
now. I have given niling on it and on Its basis you deckle 
the date for discusskm.

KUNWAR AKHILESH SINGH: Mr. Deputy Speaker, 
Sir, we seek your niMng on Gujarat \amie...(Intenvptions)

[English]

SHRI SOMNATH CHATTERJEE (Boipur): I do not 
think that any two opinions can be there about the 
seriousness of the matter raised by Shri Shivraj V. PatH.

[Translation]

THE MINISTER OF STATE IN THE PRIME 
MINISTER’S OFFICE (SHRI VUAY GOEL): Mr. Deputy 
Speaker, Sir, till now Patiiji does not know.
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[Shri Vijay Goel]
[English]

What is seriousness? He wanted to know as to 
whether the facts are correct or not?

[Translation]

You are arranging a discussion on it (or which the 
hon’ble Member is saying that he does not want reply to 
it as it is not conflnned. He has to come to know about 
it hypothetically and you are holding a serious debate on 
that... (Intenuptions)

[English]

SHRI PRAMOD MAHAJAN: I have asked my 
Members to sit down. As he rightly said, we have to 
ascertain the iac\s....(Interruptions) Before that, he is 
trying to have a (Interruptions)

MR. DEPUTY SPEAKER; Shri Somnath Chatterjee 
has already taken the floor.

...(Intenuptions)

SHRI SOMNATH CHATTERJEE: I believe the hon. 
Minister is also feeling disturbed.

13.00 hrs.

SHRI PRAMOD MAHAJAN; It is a hypothetical 
qMsXion... (Interruptions)

MR. DEPUTY SPEAKER; What is this?

...(Interruptions)

SHRI PRAMOD MAHAJAN; Are you authentteating
it?... (Intenuptions)

MR. DEPUTY SPEAKER; This is 'Zero Hour-. He 
had said that you did not know whether it was tnie or 
not.

...(Interruptions)

MR. DEPUTY SPEAKER; He has said that he would 
find out.

...(Interruptions)

MR. DEPUTY SPEAKER; That is not fair.

...(Intenuptions)

APRIL 23, 2002 Re: Certain objectionable questions 1948 
reportedly set in the board examinatnn

In Gujarat
SHRI SHIVRAJ V. PATIL; I have asked the 

Government in specific temns to inform us whether this 
kind of question has been set or not. If it has been set, 
will he please reply? We will welcome it very 
much...(Intenvptlons) I have asked: “If it is true, we 
wouki like to know what kind of action has been taken 
against those who have set this kind of a question? If it 
is true will it not produce a psyche which is conducive to 
crimes in the country?*

SHRI PRAMOD MAHAJAN: I have tokl the Members 
who were obstructing to look at what has appeared in 
the newspaper.

Hon. Shri Shivraj Patil has raised it. Nobody knows 
about it. We cannot authenticate it. It may be true or it 
may not be true. I told him; “Why does he not first 
ascertain the facts from the Government of 
GueiraX?’'...(Interruptions) Let us discuss it further in the 
House...(Intenvptions) Without ascertaining the fads, 
everybody says: ‘If it is true...’ He has raised a 
question...('/nfem/pf/ons^ You have given a time.

MR. DEPUTY SPEAKER: That is why I have also 
given the floor to you.

SHRI PRAMOD MAHAJAN: Let us ascertain the tnjth. 
Then, we can discuss it.

MR. DEPUTY SPEAKER: Yes. exactly.

SHRI SOMNATH CHATTERJEE: I will take a second. 
Mere anger is no answer. Why should he get angry?

SHRI PRAMOD MAHAJAN: Between you and I who 
get angry, the whole House krK>ws it.

SHRI SOMNATH CHATTERJEE: Why shoukl you get 
angry?

MR. DEPUTY SPEAKER; Both of you put together 
do not encourage me to be angry.

SHRI SOMNATH CHATTERJEE: Today, I do not 
know why Shri Vijay Goel is suddenly sitting behind Shri 
Pramod Mahajan. Some conspiracy is going on. The 
Prime Minister is disturbed as to what is happening.

MR. DEPUTY SPEAKER: It is time for lunch.

SHRI PRAMOD MAHAJAN; That is the real reason.

MR. DEPUTY SPEAKER; I think, now we wHI adjourn 
for lunch.
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SHRI SOMNATH CHATTERJEE: I can understand 
the agony with which the has raised it. I talce it that the 
Government is also worried atwut it. Now, in India, he is 
the Minister of Infonmation Technology. He does not icnow 
tyi one o'clocic whether these questions have been put or 
not. This is the seriousness of the matter.

Did he not anticipate that the matter would t)e raised 
in the House today?

SHRI PRAMOD MAHAJAN: No, Sir. I did not 
anticipate even your mllng. I did not know that the House 
will run. Otherwise, I would have 
anticipated... (Interruptions)

SHRI SOMNATH CHATTERJEE; He is instigating that 
the House should not njn...(lntenuptions) He has forfeited 
his right to be the Minister of Parliamentary Affairs. They 
have become so touchy about Gujarat This Is the problem 
with them. They have a guilty conscience...(Intanvptlons) 
They have a guilty conscience about polity. We condemn 
what has happened. I have no manner of doubt, this is 
conect. We condemn it in unequivocal ternis.

MR. DEPUTY SPEAKER: This is ‘Zero Hour*.

SHRI SOMNATH CHATTERJEE: A particular psyche 
is now being perpetrated here.

MR. DEPUTY SPEAKER: He has already said that 
he would find out what exactly is the position.

Now, the House stands adjourned to meet at 2 p.m.

13.04 hrs.

The Lok Sabha then adjourned for Lunch tHI 
Fourteenth of the Clock.

1924 {Saka) Matters under Rule 377  I9 6 0

Union Government that the memorial of Babu Kunwar 
Singh, the first freedom fighter should be installed at 
some place in Parliament House, so that we would be 
able to rentember our ancestors who participated the 
freedom stnjggle...^/n(9mpfmns; The whole House is in 
its favour, in view of the sentiments of hon'ble Members 
I request the hon’ble Minister of Paitiamentaiy Affairs to 
say a few words in this regard...f/ntomipMonsj

[English]

SHRI BASU DEB ACHARIA (Bankura): We all support 
him...(Intermpthns)

14.06 hrs.

BANKING SERVICE COMMISSION 
(REPEAL) BILL*

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): Madam, 
on behalf of Shri Yashwant Sinha, I beg to move for 
leave to introduce a Bill to repeal the Banking Service 
Commission Act, 1984.

MR. CHAIRMAN: The questkm is:

‘That leave be granted to introduce a Bin to repeal
the Banking Servh» Commisskm Act, 1984.*

The motion was adopted.

SHRI BAU^AHEB VIKHE PATIL Madam, I introduce 
the Bill.

14.05 hr*.

The Lok Sabha then Reassembled after Lunch at Five 
Minutes Past Fourteen of Ckxk.

[S hrimati MAnoAHET Alva In the Chali]

ITranslatiwi]

DR. RAQHUVANSH PRASAD SINGH (Vaishali): 
Madam Chairperson, today is 23rd April which is 
celebrated as Vijay Divas. In 1857, on this very ^ y  
Babu Kunwar Singhji started a batUe against the B r i^  

He continuously won three battles and 
% y Divas on 23rd April. Vijay Divas celebratton Is h ^  
^  great pomp and show In Bihar. I demand from the

14.07 hrs.

MATTERS UNDER RULE 377

(I) Need to ensure adequate power supply to 
Qujarat from tlio Central QrM.

[English]

SHRI P.S. GADHAVi (Kutch): Madam, Gujarat State 
is facing acute shortage of eiectridty, which will lead to 
agltatton by farmers and industries.

•PuliM M d in Os2rtt» ot mdta. E x i r w n fc w y  Part «. 8«#pn 2. 
(Med 23.04.02.
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[Shri P.S. Qadhavi]
As against the demand of 7,980 M.W. and 

uncontrolled demand is about 8,100 M.W., production of 
power in State is only 5,535 M.W. Thus, there is a 
shortage of about 2,565 M.W.

Rural areas and industries face constant power cut 
and fanmers are iK>t getting power supply for more than 
four hours and that too with intenuptions.

Farmers and industries are being ruined due to 
natural calamities and also due to non-supply of adequate 
power. This shortage of power will also cause acute 
shortage of water for drinliing and inlgation.

I, therefore, urge the Central Government to 
immediately intervene in the matter and see that Gujarat 
State can get adequate power supply from the Central 
Grid.

(II) Need to obtain World Bank loan for early 
completion of Kanpur Irrigation Protect in 
Keonjhar district of Orissa.

SHRI ANANTA NAYAK (Keonjhar): Madam, it is a 
matter of great concern that the Kanpur irrigation project 
of my Pariiamentaiy constituency has been pending for 
more than 20 years despite the fact that it has 
tremendous inlgation potential. The project is located in 
a bacl<ward and predominantly tribal dominated area of 
Orissa. Once the project is completed, it will irrigate five 
blocks of two sub-divistons in drought prone Keonjhar 
district. The fanners who are starving for want of water 
wiH be able to grow at least two crops a year.

I request the Central Government that necessary 
formalities for World Bank loan be completed and 
adequate fund should be allocated for the implementatton 
of Kanpur Irrigation project in Keonjhar district of Orissa 
without any further delay.

(Hi) Meed for eariy completion of renovation work 
of Dwarka Peeth in Jamnagar Pariiamentary 
constitueney of Qujarat.

[TranslationJ

SHRI CHANDRESH PATEL (Jamnagar); Sir, the 
renovation worit of Dwartn Peeth in Jamnagar area of 
Gujarat is going on for last several years but so far it 
has not yet been completed.

Earlier also the hon’ble Prime Minister and the 
Minister of Home Affairs had given assurances in this 
regard. Lakhs and orores of rupees have been sancttoned 
for this purpose but no attentkMi has been pahJ to this 
wori<.

I raised this issue time and again, wrote several 
letters but there has been no change in the situatk>n.

I therefore, request the Unktn Government for earty 
completk)n of renovation worit of Dwarka peeth, whteh is 
lying pending for last 15 years.

(Iv) Need to protect the interests of woricers of 
Bharat Gold Mines Ltd.. Koiar, Karnataka.

[English]

SHRI K.H. MUNIYAPPA (Kolar): I invtte the immediate 
attention of the Government towards the pitiable plight of 
about 4,000 woricers of Bharat Gold Mines Ltd., Kolar 
whose livelihood stands threatened due to the cbsure of 
the unit since iong. For mors than four generations, these 
workers have toiled hard to keep up production, but 
because of depletion of gold area reserve, the closure 
has been contemplated.

They have not been paid salariesAwages for the last 
one year.

There are some 12,000 acres of spare land available 
with BGML •

I urge the Centre to provide for immediate settlement 
of salary/wages dues for the last one year, altotment of 
two acres of land each to eligible woricers and introduction 
of the revised VRS scheme to enable the workers and 
their families to rehabilitate themselves.

(v) Need for aii round development of 
Goalpukhur and Ciiakulia Revenue blocks in 
West Bengal.

SHRI PRIYA RANJAN OASMUNSI (Raiganj): The 
erstwhile Bihar’s Urdu speaking, Suijapur dialect speaking 
people and part of Hindu refugees have t>een settled in 
Goalpukhur and Chakulia revenue t>k}cks in the district 
of West Oinajpur of West Bengal. Till this date, no 
infrastmctural development took place and least the 
education.

The rural electrification Is negligible in all Gram 
Panchayats of Goalpukhur. A bridge at K a m a th  

Sambhalpur, Loha Gachhi on Sudani River and a bridge 
at Boctiagari in Gooti G.P. unless are expeditiously 
constructed by ‘Border Area Development Fund* scheme 
through the special-direction of Home Minister of India, 
the infrastnicturai devek)pment for eoonomk: activities shsl 
not gain momentum. A KrishI vmas Kendra can also b® 
conskjered In this area.
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I therefore, draw the attention of the Ministry of 
Planning to address the Issue through the Mlnistiy of 
Agriculture, Home Affairs, H.R.D. and Energy, immediately 
to respond to the issue involving the Government of West 
Bengal in the Tenth Plan Period.

(Vi) NMd to take up the laaue of cross border 
terrorism wHh the Government of Bhutan.

SHRIMATI MINATI SEN (Jalpaiguri): The Minister of 
Home Affairs is perhaps aware that the entire North 
Bengal in general and Jalpaiguri district in particular, has 
of late become a den of tenrorist activities. Jalpaiguri 
having borders with Bhutan and Bangladesh has become 
a safe haven for the militant activities. Kumergram block 
of Jalpaiguri district ac^acent to Kalikhola Sub Division, 
Samchi district is being used by the terrorist to do the 
mischief and flee away for the safe haven in Bhutan. 
Moreover, they have a large number of training camps in 
Bhutan tx>rdering these places of North Bengal. The hydro 
electric power project of the Government of India is 
situated at Kerabarl above Kalikhoia, and its security in 
view of this insurgency is at stake. I urge upon the Union 
Qovemment to take up the matter with the Govemment 
of Bhutan for taking steps to demolish the training camps 
inskle Bhutan and deny shelter to the militants.

(vil) Need to address the grievances of people 
affected by upper Ganga Dam Project In 
Hlngoll District. Maharashtra.

[Translation]

SHRI SHIVAJI MANE (Hingoli): Sir, the Upper Ganga 
Dam Project was commissioned in 1968 for which Iwd 
belonging to adivasis and scheduled castes was acquired 
and an amount of Rs. 800 crore or Rs. 900 per acre 
was given to them as compensation and several persons 
are yet to get even that. Compensation is given and 
rehabilitation and regional developmental work is taken 
up when somebody’s land is acquired for any project but 
nothing of that sort has been done in respect of this 
project. Now after acquisition of land these people neither 
have land nor employment or facilities of schools and 
roads in their area. The court has issued a decree In 
favour of the affected persons in this regard.

Through this House, I request the GovemmenUo 
investigate the case and punish the guilty persons, me 
affected persons should be paid compensatton as per 
the decision of court and justice should be done to them.

(vlll) Need to give priority to over^ged A g rlcu lt^  
Resaarchera/lnvestigators for employmOTt in 
various Qovemment projects including Indian 
Aoricultural Research Institute.

SHRIMATI RENU KUMARI (Khagarla):
many a senior Agricultural researchers and &enio

Assistant investigators working in various projects of the 
Qovemment of India for the continuous development of 
agriculture, becomes bleak owing to their becoming over 
aged. Now neither they get jobs at other places nor they 
get priority for wortung in other projects. Keeping in view 
the problems faced by their woricers woridng in various 
projects some of the agriculture universities have 
appointed them against vacant posts. These workers 
should be appointed against various vacant posts of 
diflerent units of the Indian Council of Agriculture Research 
on the basis of their experience and qualification. These 
wortters should also be given priority for woridng In various 
other projects of the Qovemment of India and their upper 
age limit should also be condoned.

(Ix) Need to allocate adequate funds for 
construction of a dam at Courtailam National 
Tourist Centre, Tamil Nadu.

lEngUsh]

SHRI S. MURUGESAN (Tenkasi): Madam 
Chairperson, Courtailam is a well-known national tourist 
centre in Tamil Nadu. The falls here are frequented by 
lakhs of people all over the country. People bek>nging to 
all sections of the society can afford this tourist centre. 
Unfortunately, during off-season period, there is no water 
supply in the falls.

It is therefore suggested that a minor dam of about 
600 metres length above three kilometres from the faNs 
at Therku Malai wherein natural barriers on three sides 
are available between both the hills can be constmcted. 
If the dam is constnjcted. It wiU ensure:

(I) Perennial supply of water in the falls throughout 
the yean

(ii) Lesser risk to tourists during floods;

(iii) Regular drinking water supply in the area; and

(iv) Inlgation facilities to crops in the area.

Therefore, I urge upon the Govemment to allocate 
funds for construction of the dam with a view 

to promoting tourism.

14.17 hrs.

DEMANDS FOR GRANTS (RAILWAYS) 
2002-2003

[English]

MR. CHAIF»MAN: The House will now take up 
discussion and voting on the Demands for Grants 
(Railways).
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Hon. Members present in the House whose cut 
motions to the Demands for Qrants (Railways) for the 
year 2002-2003 have l)een circulated may, H they desire 
to move their cut motions, send slips to the Table within 
15 minutes indicating the serial numbers of the cut 
motions they would like to move. Those cut motions only 
would be treated as moved.

A list showing the serial numbers of cut motions 
moved will t>e put up on the Notice Board immediately. 
In case any Member finds any discrepancy in the list, he 
may bring it to the notice of the officer at the Table 
without delay.

Demands for Granta
(Railways) 2002-2003

1956

Motion moved:

That the respective sums not exceeding the amounts 
shown In the fourth column of the Order Paper be 
granted to the President of India out of the 
Consolidated Fund of India, to complete the sums 
necessary to defray the charges that will come in 
the course of payment during the year ending the 
31st day of March, 2003, in respect of the heads of 
demands entered in the second column thereof 
against Demand Nos. 1 to 16.”

LOK SABHA

Demands for Grants (Railways) for 2002-2003 submitted to the Vote of Loit Sabha

No. of 
Demand

Name ol Demand Afflounl ol Demand 
for Grants on Account 
voted t)y the House on 

21.3i002

Amount of Demand 
(or Grants 

sutmiitted to the vote 
of the hkxise

1 2 3 4

(Rs.) . (Rs.)

1. Railway Board 11^9,00,000 56/45,00,000

2. Miscellaneous Expenditure (General) 32,16,67,000 1603333,000

3. General Superintendence and Services on Railways 260,57,83,000 1302 39,17,000

4. Repairs and Maintenance of Pennanent Way and Worics 526,0932,000 2630/49,12,000

5. Repairs and Maintenance of Motive Power 290,61,93,000 1453,09,67,000

6. Repairs and Maintenance of Caniages and Wagons 555,63,27,000 2778,1636,000

7. Repairs and Maintenance of Plant and Equipment 290,0531,000 1450^9^7,000

8. Operating Expensee—Rolling Stock and Equipment 470,69,92,000 2353/4938,000

9. Operation Expenses—Traffte 216933,04,000 4610,65,18,000

10. Operating Expenses—Fuel 1252,2439,000 6261 ̂ 4,44,000

11. Staff Welfare and Amenities 216,67,26,000 10833630,000

12. Miscellaneous Working Expenses 263,27,08,000 13163538,000

13. Providend Fund, Pensk>n and Other Retirement Benefits 1004,64,944,000 5023,24,67,000

14. Appropriation to Funds 1643,02,74,000 8215,13,72,000



1957 Demands for Qranta VAISAKHA 3, 1924 ISaka) 
(Railways) 2002-2003

« Demands for Grants 1958 
(Mtways) 2002-2003

1 2 3 4

15. Dividend to General Revenues, Repayment of loans 
taken from General Revenues and Amortization of 
Over-Capitalisatk>n

3 3 5 3 3 , 0 0 0 2692,68,21,000

16. Assets-Acquisition, Construction and Replacement

Revenue 5 3 3 3 3 ^ 29.16,67 AK)

Other Expenditure

Capital 27233933,000 13619/46.63,000

Railway Funds 1045,92 35,000 5229,62,73,000

Total 1276534,74,000 60266,65.23,000

SHRI E.M. SUDARSANA NATCHIAPPAN 
(Sivaganga): Respected Madam, Chairpersons, I first of 
all congratulate the lakhs and lakhs of employee of the 
Railways and the hon. Minister who have now celebrated 
the 150th year of the running of the first train in India, 
making the Railways the largest enterprises in the world 
and on having a very good administration that could l>e 
compared to intemational standards.

This year, we have to achieve more. I hope, our 
hon. Minister and the Departront of Railways would go 
in for more nrK>demisation and organisational changes. 
When we see the perfonriance of the Railways, the target 
fixed for 2001-2002, the target achieved during 2001­
2002 and the target fixed for 2002-2003, we feel that the 
Railways need a lot of organisational changes and also 
better management. I respect of electrification, we find 
that the revised target for 2001-2002 is 430 route- 
kikjmetres while the achievement is only 216 route- 
kilometres. This year, it has been re-fixed at 375 route- 
kikjmetres.

In the sanw way, track renewal was 3,300 kitometres 
In the year 2001-2002. but achievement was only 2432 
kilometres. Now, 4,000 kilometers is fixed as target. How 
are we going to achieve it wtth this financial cnjnch? In 
the same way, we feel that the number of constnjction 
of the new lines for the year 2 0 0 1 - 2 0 0 2  was 82, but now 
the achievement was only 28. Now, the target fixed for 
2002-2003 is 214. The figure for gauge converston » 
116 for the revised target in the year 2001-2002, but 
achievement was only 89. The target fixed for doMm 
was 300 in 2001-02, but the achievement was only 41. 
Now. it is 250, less than the last year's 
this is the position, how are we going 
target of the Ninth l=lve Year Plan, which is coming to

end? The projected Tenth Rve Year Plan wants to see 
that the development is fast to match he need of the 
gk)bali8atk>n and economic liberalisation.

Sir, in the same way, how are we going to see the 
revenue side? I am talking of the Annual Plan for 2001­
2002. The Revised Eutoplan was Rs. 10,857 crore; this 
year, it is Rs. 12,330 crore. For internal generation of 
resources, the target was Rs. 2,063 crore that is, 19 per 
cent. Now, it is made as 21 per cent. That is very 
appreciable. But, at the same time, how are we going to 
make it? In the same way, the market bon'owing is down 
to Rs. 2,753 crore in the year 2001-2002, but now the 
target fixed is Rs. 3,000 crore, that is 24 per cent. How 
are we going to compensate the expenditure? While the 
capital from the general exchequer is now reduced from 
Rs. 4,438 crore, that is 41 per cent, to Rs. 4,040 crore. 
that is 33 per cent, how are we going to make these 
funds available for the projecte whk:h are proposed for 
this year?

Sir, at the same time, I would like to draw the 
attention of the hon. Minister that there are various reports 
to mention that even the Railways could not find out 
what its assets are. Is there any asset registers 
maintained and how many assets are possessed in the 
hands of the RaUways? How are we competing with the 
transportation? What is the share of transportation of the 
Railways? This is also not available. Then, how are we 
going to compete with the present situatk>n? Therefore, 
I wouM like to suggest that tt is high time that we pay 
more attention on the qualitative capacity augmentation 
and also adopting corrective pricing policy and 
organisaUonal changes. Actually, technotogically, we have 
to advance further.
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Sir, moreover, the Railways have a mind, which was 
brought from the Colonial period, and even now it is not 
changed. It is having the Euthopicm idea and thinking. It 
is having the planning at Delhi while the poor station 
master in a remote village is not having the amenities 
because the machineries which can process the data 
compiled by the Railways in the Central Office. Therefore,
It is high time to revive the organisation; that is, Zone 
should be much more smaller. It should be clubbed with 
the States and at least two States can be united. Take 
for example, Southern Railway. About 11 per cent of the 
area of territory of Andhra Pradesh is also in the Southem 
Railway. In the same way, about 20 per cent of the 
Karnataka is also in the part of the Southem Railway. 
The whole of % Tamil Nadu and Kerala is in the Southem 
Railway. When you divkie the shares, Tamil Nadu is the 
poorest State in getting its quota. Therefore, this should 
be re-devised. The Zone should cover at least the whole 
State. Then only they can have a clear planning. For 
example, Andhra Pradesh is having three Zones covering 
three different areas, but Tamil Nadu is having only one 
Zone. The Division is also divided into two or three. 
Therefore, better management should be there and the 
State should have its own area to be controlled.

The accountability x>f the Zone should also be much 
more. The management should be stricter and the 
revenue leakages should be property plugged at the 
appropriate time.

I would like to draw the attention of the hon. Minister 
to passenger amenities. Have they increased the 
passenger amenities? Not at all. The same thing is 
continuing. The hon. Minister has fortunately visited 
Chennai after presenting the Budget and he also visited 
the Integral Coach Factory. I have drawn the attention of 
the Government in my previous speeches that it is a 
famous Integral Coach Factory. It has got the capacity to 
produce even more coaches, but the fund allocation is 
very minimum and many of the people are going out of 
their jobs. Why not that factory shouM be modemised 
and more people be employed?

In the same way, I woukl like to draw the attention 
of the hon. Minister to the diverskm of funds. Diverston 
of funds is allowed in the Indian Railways Financial Code, 
Volume No. 1, paras 376 and 377, whteh give power to 
the Board to divert the funds from one place to another 
place. This should be repealed. For example, for 
TiruchirapaHi-Manamadurai area, the budget aUocation last 
time was Rs. 4 crore, but Rs. 2 crore were diverted to 
some other area, l-low can we control it? How can we 
find out whether this amount is going to be spent or

not? Simply sitting in the Board in Delhi and diverting it 
to some other projects, we do not know where it goes.

In the same way, there should not be any 
diversificatwn of funds and more funds shouM be alk)cated 
to the backward districts and also to the districts whk:h 
can generate more revenue. That also should be 
considered. I have already requested that Rameswaram 
should be given more importance by way of gauge 
conversion from Tiruchirapalli to Manamadurai and also 
to Rameswaram. A land management authority may be 
constituted because about 4.23 lakh hectares of land is 
in the hands of the Railways. There is a clear evidence 
given by the Railways that there is no updated document 
available even for that purpose.

So, these are the things which have to be consklered. 
Taking into consideration the overall presentation of the 
Budget, we would like to submit that the people are 
expecting much more from the Railways, but still the 
minimum is given. So, this also should be given full 
consideration.

14.27 hre.

CUT MOTIONS
SHRI BASU DEB ACHARIA (Bankura): Sir, I beg to 

move: ’

THAT THE DEMAND UNDER THE HEAD RAILWAY 
BOARD (PAGES 01.01.01-01.02.01) BE REDUCED BY 
Rs. 100:

Need to increase the acquisition of wagons by the 
railway. (104

Need to increase the acquisition of electric loco 
motives by the railways. (105)

Need to increase allocation of funds for New 
Moynaguri-Jagishopa new rail line. (106)

Need to increase allocation of funds for doubling of 
Budget-Budge-Akra rail line. (107)

Need to increase allocation of funds of Bandel-Jirat 
for doubling rail tine. (108)

Need to increase allocation of funds for doubling of 
Tarakeshwar-Sheoraphull rail line. (109)

Need to increase aliocatkm of funds for doubling of 
Ahmedpur-Sainthia rail line. (110)

Need to introduce Howrah Mumt>ai Express via KGP- 
MkJnapur, Bankura an Purulia, South Eastem Railways.

- (111)

Need to introduce MEMU from Aaanol to Bokaro.
(112)
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Need to increase allocation of funds for 
Lakhmikantpur>Namkhana new Hne. (1 1 3 )

Need to increase allocation of funds for Taiakeshwar- 
Bishnupur new line. (114)

Need to increase allocation of funds for Rampurtiat- 
MandarhiN (via Dumka) new line. (1 1 5 )

Need to increase allocation of funds for doubling of 
Bolapur-Ahnrtedpur rail line. (116)

Need to increase allocation of funds for doubling of 
Khana-Sainthia rail line. (117)

Need to Increase allocation of funds for doubling of 
Quskara-Bolpur rail line. (116)

Need to increase allocation of funds for gauge 
conversion of BDR. (119)

Need to increase allocation of funds for doubling of 
Panskara-Haldia rail line. (120)

Need to increase allocation of funds for Howrali-Amta 
EG new line. (121)

Need to increase allocation of funds for Tamluk-Oigha 
new lines. (1 2 2 )

SHRI HANNAN t̂ OLLAH (Uluberia): I beg to move:

THAT THE DEMAND UNDER THE HEAD RAILWAY 
BOARD (PAGE 01.01.01-01.02.01) BE REDUCED BY Rs. 
100:

Need to complete construction of Liluch fly-over under 
Eastern Railways.

Need to complete construction of Maurigram fly-over 
and construct a fly-over at Bagnan under South-Eastern 
RaHways.

Need to constmct a foot over bridge from platfom  ̂
No. 1 of Howrah Station to Kolkata Bus Stand under 
Eastern Railways.

Need to issue concessional seasonal tickets to the 
people below poverty line.

Need to issue licence to the Railway hawkers all 
over the country.

Need to improve Uluberia Statkxi as a model S ta ^  
under South Eastern Railways. •

Need to rehaWHtate Railways hawkers evtet^ from 
various Railway Stations under South Eastern and E a ^
Railways. (148)

Need to stop atrooWes on Hawkers at Howrah Statkm 
by Railway PoHce Force and altot them ptaoe for hawWng. 
(149)

Need to lease out Railway lands to the hawkers in 
South Eastern RIy. (1 5 O)

Need to reduce the fare of seasonal tickets in sub- 
urt>an areas. (1 5 I)

Need to run EMU local Train in Khargapur Diviston 
on time. (152)

Need to complete Howrah-Amta B.G. line under S.E. 
Railways. (153)

Need to take up the constructton of B.G. line from 
Howrah to Shiakhala under S.E. Railways. (154)

Need to complete third line of S.E. Railways from 
Howrah to Khargapur and start the work of fourth line. 
(155)

I4eed to increase number of EMU local trains between 
Howrah and Munslrhat under Howrah-Bargachia section 
of S.E. Railways. (156)

Need to increase speed of k>cal trains in Howrah- 
Baigachia Section of S.E. Railways. (157)

Need to complete Shalimar Terminal and convert it 
to passenger Terminal under S.E. Railways. (156)

SHRI P. MOHAN (Madurai): I beg to move;

THAT THE DEMAND UNDER THE HEAD RAILWAY 
BOARD (PAGES .01.01-01.02.01) BE REDUCED BY Rs. 
100:

Need to develop Koodal Nagar railway station as a 
fuH-fledged railway station. (159)

Need to attach additkmal Second Class bogies to all 
Express trains leaving for Tamil Nadu. (160)

Need for eaily completion of gauge converskm work 
from Madurai to Rameswaram. (161)

Need to introduce Fast Track Trains in Tamil Nadu. 
(195)

Need to introduce Jan-Satabdi super fast train from 
Chennai Central to Trivandrum via Madurai. (196)

Need to introduce an express train from Madurai via 
Tlnjchy to Howrah Instead of existing TIruchy to Howrah. 
(197)
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Need to start the construction work of Yatrinivas at 
Maudral Railway junction. (196)

Need to introduce a direct Express Train from 
Madurai to Jodhpur via Ahmedabad. (199)

Need to introduce a new train from Bodinaickanur to 
Kottayam in Kerala. (200)

Need to put up 3 more Pit Lines in Madurai Junction 
for maintenance and cleaning works. (319)

Need to set up one more Computerised Railway 
Reservation Counter at Madurai Railway Station (Western 
Railway Gate). (320)

Need to set up one E.Q. Box at Egmore Railway 
Junction for the passengers benefit. (321)

Need to provide more facilities for the foreigners and 
other passengers at Kodai Road Station in Dindigal 
district. (322)

THAT THE DEMAND UNDER THE HEAD ASSETS— 
ACQUISITION. CONSTRUCTION AND REPLACEMENT 
(PAGES 16.01.01-16.04.04) BE REDUCED BY Rs. 100:

Need to set up a new railway line from Bodinaickanur 
to Kottayam in Kerala. (374)

SHRI RUPCHAND PAL (Hoogly): I beg to move:

THAT THE DEMAND UNDER THE HEAD RAILWAY 
BOARD (PAGES 01.01.01-01.02.01) BE REDUCED BY 
Rs. 100:

Need to make proper arrangement for computerised 
reservation at Chinsura railway station. (162)

Need to solve problem of water k>gging at Bandel, 
Hoogly, Chinsura, Chandannagar, Mankunu, Bhadreswar 
station of Howrah Division. (163)

Need for construction of a new station at Khurigachi 
(between Bhadreswar Baidyabati). (164)

Need for construction of a Railway station at 
Dhaniakhal between Belmuria Sibaichandi in the HWH- 
Burdwan chord section. (165)

Need to provkle a stoppage of Punjab bound trains 
at Bandel. (166)

Need to provide extensbn of Kolkata Metro Fiailway 
to Ramrajatala, Salt Lake, Rajashat. (167)

Need to make proper anvngements of for drainage 
of water accumulating in the subway of Bazarpara and 
platform area at Bandel station in the Howrah division of 
Eastern railways. (168)

Need to provide additional suburban trains between 
Bandel and Howrah, Bandel and Sealdah (via Naihati), 
Howrah and Tarakeswar; Howrah and Burdwan via Chord. 
(169)

Need to reduce the passenger fares and freight rates 
of essential commodities. (170)

Need to increase in passenger amenities of 
passenger of the Howrah divi8k>n partk»jlarly in the station 
between Bandel and Howrah, Bandel and Sealdah, 
Howrah Tarakeswar, Howrah Burdwan Chord. (171)

Need for constructton of double line betweeh Bandel 
and Katwa and Sheorpuly Tarakeswar rail line. (172)

DR. RAGHUVANSH PRASAD SINGH (Vaishali): I beg 
to move:

THAT THE DEMAND UNDER THE HEAD RAILWAY 
BOARD (PAGES 01.01.01-01.02.01) BE REDUCED BY 
Rs. 100: *

Need to re-route Rajdhani Train vta Muzaffarpur which 
at present passes through Hî ipur. (231)

Need to make improvements in the reservation 
system to avoid inconvenience to passengers. (232)

Need to introduce fast rail servk:e from New Delhi to 
Cateutta, Chennai, Mumbai, Bangalore and Hyderabad so 
as to reduce the joumey time to 12 hours. (233)

Need to attach additk>nal bogies in the trains running 
between New Delhi and Patna and New Delhi and 
Muzaffarpur. (234)

Need to give more concessions by the Railways to 
the poor class. (235)

Need to change the name of Blthaull Halt on Hajipur- 
Muzaffapur rail line as Deepnarayan Nagar station after 
the name of a freedom fighter. (236)

Need to change the name of Biddupur station as 
Akshayavat Nagar. (237)

Need to expedite opening of railway Zonal offtee at 
Hazipur. (2 3 8 )
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THAT THE DEMAND UNDER THE HEAD ASSETS— 
ACQUISITION, CONSTRUCTION AND REPLACEMENT 
(PAGES 16.01.01-16.04.04) BE REDUCED BY Rs. 100:

Need to expedite the construction of a rail over-bridge 
near Dighi Akara Gumti on Hajipur to Muzaffarpur rail 
line. (239)

Need to provide stoppage of Bandra Express train 
at Motipur Railway Station in Muzaffarpur district of Bihar. 
(240)

Need to provide Railway Retiring Rooms including 
Toilets for Coolies for their convenience at Patna and 
other Railway Stations in Bihar. (241)

Need to run Sampoom Kranti Express from New 
Delhi to Muzaffarpur. (242)

Need to provide additional bogies to the Vaishali 
Express to mitigate the hardship of the passengers. 
(243)

Need to expedite the constmction of a railway bridge 
at Patna. (244)

Need to construct a rail over-bridge on Didarganj 
(Fatuha) Gumti on Patna-Barti rail line. (245)

Need to gauge conversion between Samstipur and 
Khagaria rail line via Hasanpur. (246)

Need to lay line between the sections Hajipur-Vaishali- 
SugouN to complete the ‘Buddhist circle.’ (247)

Need to convert Darbhanga-Sitamartii-Narkatia lirw 
into broad-gauge line. (248)

Need to lay rail line between Hasanpur-Kusheshwar 
Asthan-Sakri route. (249)

Need to lay rail line between Samastipur and 
Shahpurparothi.

SHRI ANIL BASU (Arambagh): I beg to move:

THAT THE DEMAND UNDER THE 
BOARD (PAGES 01.01.01-01.02.01) BE REDUCED BY
Re. 1:

Failure of the Govt, to reduce the freight 
salt and other essential commodities. '

Failure of the Government to reduce the fare of 
monthly tickets.

THAT THE DEMAND UNDER THE HEAD RAILWAY 
BOARD (PAGES 01.01.01-01.02.01) 6E REDUCED BY 
Rs. 100:

Need to declare Chinsura Railway Station as a modal 
Railway Station under Howrah Division of Eastern 
Railways. (263)

Need to provide adequate passenger amenities at all 
Stations. (254)

Need to increase alk>cation of funds for constructk>n 
of Railway line from Tarakeswar to Bishnupur via 
Arambagh from Rs. one crore to 30 crore. (255)

Need to complete Sheraphully-Tarakeswar double line 
Expeditiously. (256)

Need to increase E.M.U. rakes between Howrah and 
Bandei Stattons. (257)

Need to construct 2nd over bridge at Chinsura Station 
under Howrah Division of Eastern Railways. (258)

SHRI E.M. SUDARSANA NATCHIAPPAN 
(Sivaganga): I beg to move:

THAT THE DEMAND UNDER THE HEAD RAILWAY 
BOARD (PAGES 01.01.01-01.02.01) BE REDUCED BY 
Rs. 100:

Need to float Public Bond just like Konkan Railway 
Pubik: Bond for completing the gauge conversion from 
Trichirapalli to Manamadurai. (286)

Need to invest the eamuulced special fund to replace 
okl ray lines from Trichirapalli-Karaikudi-Sivaganga and 
Manamadurai in the gauge converston. (287)

Need to provkto a computerised resen/ation counter 
at Sivaganga. (288)

Need to construct the railway over-bridge In 
Sivaganga on Madurai-Thoruli Road. (289)

Need to construct the railway over-bridge in Kottaiyar 
on the Karaikudi Puduvayal Road. (290)

[Translation]

PROF. RASA SINGH RAWAT: Mr. Chairman. Sir. I 
fully support the demands for Grants of Railways for 2002­
2003 presented by the hon. Railway Minister. This is a 
very gtorioos year in the annals of Indian Railways. It 
has been 150 years since the railways service was 
frtprtari The first train started on 16th April 1853 froth
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Mumbai. This year has been declared as the railway 
passengers amenities year by the hon. Minister of 
Railways on the completion of 150 years of railways. He 
deserves a lot of congratulations on this account. He 
definitely presented a new railway budget this year in 
which several facilities have been provided to passengers 
in the form of opening up of food-plazas, in the name of 
need of the railways, rationalisation of the fares, provision 
of providing free food to children below five years age 
and facilities for the senior citizens of the country. The 
budget introduced includes all these provisions for which 
I would like to commend the hon. Minister of Railways. 
Through you, I would like to say that railways has been 
the most prominent and convenient mode of transport for 
the people belonging to poor, lower and middle classes 
of the society during the last 150 years. Railways provkies 
a meeting ground for all. I have read it written over 
several places 'Jindegi hai rail ki raftar pet”. This will not 
be an exaggeration to say that railways is the largest 
public undertaking of the country which provides 
employment to over 15 lakh people and unites the entire 
country in the bond of unity. I have seen it written over 
a place-‘Railway Rashtra ki Nasen Hain Jinme Rashtra 
Ki Ekta ka rakta Bahtaa hai’ whwh means that Railways 
is the lifeline of the country in which the seep of the 
country’s unity flows. This is a fact. Hence in today's age 
of globalisation railways is and ought to be considered 
as the main medium of social service.

The Railway Minister has for the first time shown 
the courage and wotlced to put the railways on the right 
track in a country like India. For the first time in the last 
three years the freight charges and the passenger fares 
have been hiked which will fetch a revenue of Rs. 910 
crores and 450 crores respectively for the railways. Earlier, 
the Railway Minister felt hesitant over increasing the fares 
and freight charges out of the fear of adverse pubik: 
reaction but this time the fares have been increased in 
a rational manner. It will help in the development of the 
railways. Though the demands were raised no efforts to 
mobilise resources were made. I would like to say that 
the budget presented by the hon. Minister of Railways is 
very balanced and in a way it is a farsighted budget 
meant to give a new direction to the development of 
railways. Nitishji has quite tactfully presented this budget 
whfch has not evoked only major reactton from people of 
the country or hon. Members of the House. Rather it has 
been hailed by the people in a way. The effort to 
rationalise the fares by taking the mail express fares of 
second class journey is indeed a courageous step.

Mr. Chairman, Sir, the total tnidgetary outlay of 
railways for the year 2002-2003 has been fixed at Rs. 
12,230 crores. As all of you are aware railway has a 
history of 150 years. It is in this context that 16

Janasatabadi trains have been Introduced form 16th April 
and apart from 16 intercity trains, 48 more new trains 
will be introduced. Out of these the fares of 14 passenger 
trains have been extended. A target for the electrificatkm 
of 376 kilometer length of Track has been fined apart 
from making resolve to lay 214 kilometres long new rail 
lines. Akjngwith it an increase of Rs 3 for a travel up 
100 kitometres has been made and no increase in the 
fares of Rajdhani and Shatabadi Express has been made 
in a way that the ratkMiallsatkm of fares has been done 
for the first time. In this way some passenger fares have 
witnessed a slight increase while here it has decreased 
in certain cases. The Minister of Railways deserves 
congratulations for his rattonal efforts.

Mr. Chairman, Sir, a lot of surplus land is owned by 
the Railway. It has been stated that efforts for its 
commercial utilisation will be made in order to increase 
the resources of the railways. In this regard I woUld like 
to suggest that there is a need to check the encroachment 
of railway land. A large chunk of junk material is lying in 
railway factories whteh include the old boggies of out 
dated trains such outdated boggies are also lying in the 
godowns of modem statkm near Ajnter. Huge piles of 
this junk material is sold to junk dealers. However this 
scrap keeps on being a rotten and many people also 
steal it. There might be several such* factories in the 
country where scrap worth crores of rupees might behave 
piling up similariy. The scrap and surplus land can be 
sold and thus utilised properly.

Madam, I would like to draw the attention of the 
hon. Minister towante one thing that a Railway Refonns 
Committee was constituted in the year 1984.-Though it 
was set up in the year 1981, it had submitted its report 
in 1984 with the recommendation to set up four new 
railway zones in the country. At that time It was stated 
that presently railways is devoid of adequate resources 
and no new zone was created for the next ten years. 
That Committee was constituted under the chairmanship 
of the then Chairman of the Railway Board and it had 
made this recommendations. One nnore Committee was 
constituted ten years later. That Committee recommended 
for the creation of six new zones instead of four. The 
first Committee had recommended tor setting up four 
zones out of which three were set up and though the 
First Committee had recommended Ajmer to be made a 
new zone, it was changed to Jaipur, though Jaipur is our 
State capital, railways will have to purchase land in Jaipur. 
I would like to tell the hon. Minister as to how funds of 
railways are misused. The hon. Minister is a very sensitive 
person. Eight years have elapsed since 1984 but till now 
railways has not been ^ e  to acquire land in Jaipur. 
Two sites were fixed or purchase for rupees nine crores 
and six crores respectively while railway land is lying
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vacant in Ajmer and a railway building is also there. The 
newly proposed zone for the North Western Railways 
was recommended to be set up on Ajmer by the First 
Committee but for the reasons not known it was changed 
In Jaipur. IT hanily makes a difference but for purchasing 
a expensive piece of land

In this way the office of the Western Railway 
Headquarters is woiWng from Mumbai and the functtoning 
of Ajmer, Kota and Kikaner divisions is being regulated 
from there. However an office has been functkjning in 
Jaipur and officers have been posted here. They are 
drawing salary for doing nothing. They have nothing to 
do. Whether in Bihar or Madhya Pradesh, the number of 
zones have gone up to eight from six.

However eight years have elapsed since it was 
proposed, I do not know if It has been set up somewhere 
if so, let the hon. Minister inform us. I only draw his 
attentton towards this. So courageous and doer of aH the 
things rationally, as one who is making efforts to bring 
back the railway to the right track and increase the 
resources of railways, the hon. Minister might be 
remembering this thing and he will certainly conskJer this 
thing.

Sir, it is reported in the newspapers that there is a 
proposal for handing over the loss making routes to the 
private sector. As I said earlier poor man travel by 
railways. Although the freight charges of the goods trains 
have been reduced. Yet, most of the material is sent by 
tracks. The railway shouW fomiulate an aggressive poltey 
for it. Railway should maximise goods transportatton in 
such a way so that the income of railways couW Increase 
and whatever revenue is collected as freight charges, 
most of its is consumed in giving cross subsidy for the 
passenger fares. The hon. Minister has taken a very 
courageous step in reducing cross subskly. He will have 
to make railway a bit aggressive. If the unviable routes 
aie handed over to private sector then the soaal objective 
of railways will not be fulfilled. Madam. I request you to 
ring to bell after a while, I have just started. You are 
very sensitive.

MR. CHAIRMAN: I have not ning the bell, why do 
you fear? I have just put it here, not rung it.

PROF. RASA SINQH RAWAT: Madam, Railway Is 
the only hope of the backwards and is the major s o ^  
servkse organisation fulfilBng the social needs of the 
people. The welfare government also want that the s ^  
needs should be fulfilled. Please make certain ttot m  
excesses are done to passengers. As a matter of t ^ ,  
eHorts have been made to hand over c a t e r i n g  and a 
number of other services to the private sector. A strict

watch shouM be kept on them so that the pubUc is not 
exptoited.

Madam, there was a Rakesh Mohan Committee which 
has provkled an in depth account of the difficulties being 
faced by the Railways in its report. This is good, but It 
has nwde sonte suggestions to the effect that at least 
25% employees of railway are suiplus and they shouM 
be retrenched. This suggestion has been wktoly criticised 
and demonstratk>ns against It have been staged at the 
headquarters of all railway divisions and railway stattons. 
I have also rscelved memoranda that the report of Rakesh 
Mohan Committee has created an atmosphere of terror 
among railway officers and employees. RaHway is the 
largest undertaking of the Government of India and is in 
direct contact of the people and is also the largest 
provider of jobs. The railway empk>yees should woric hard 
to ensure profit to the railways but they should not be 
retrenched and rendered joblese. This is my request to 
the Qovernment, through you. Though they have 
announced that no retrenchment wouM be made but still 
circulars are being issued time and against whk:h cause 
concern. There is a ban on new recruitments • not even 
a 'Khalasi' is being appointed. This aspect shouki be 
also be addressed to. '

Railways have to spend Rs. 34000 crore on electricity 
every year. A number of trains nin on electricity. My 
submisston is that if railways, in collaboration with a 
thermal power statkm, start and operate their own thermal 
power statk>ns, it may result in a tot of savings, since 
then will be generating their own power. On the issue of 
empk>yees, hon. Minister has clarified that no retrenchment 
would be made, that efforts are being made for 
implementing the recommendations of Khanna committee 
and special provisions for this are being made. For this,
I congratulate the hon. Minister.

There is another small matter. At the time of fog, 
both air and rail sen/ices are delayed. During the last 
150 years, technok)gy for njnning trains even in fog has 
not been devetoped. It entails loss of crores of njpees. 
This year fogs have caused a k>ss of Rs. 400 crore. My 
suggestton is that a way out should be found for mnning 
trains even in fog in consultatton with the scientists and 
experts. It is true that railway is going through a tough 
phase but corporatton is not its solution. Railway should 
be made capable enough to ward off its own difficulties.

I want to say one more thing only. The price railway 
is charging for its servtees should be monitored with a 
view to ensuring their reasonableness. Railways shouki 
adopt offensive marketing strategy, so that it is able to 
retrieve its partteipatton in the Marttet. The functioning of 
railway shouW be reorganised in such a way that Us
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quality and productivity could be improved. The Minister 
of Railways should also make sure that the States, with 
which agreements were reached to complete railway 
projects are implementing those agreements or not. Have 
they given their share or the whole burden is falling on 
the railways. The fonnula that has been evolved to meet 
the demands of MPs meets the requirement at some 
places and creates problem at other places. It is so 
because schemes for various States are sanctioned at 
the ratio of 15+15+70, l<eeping in view the size of the 
State, its population and amount outstanding against it. 
The fonnula should be reconsidered and a way out found 
how to meet the requirements of States which are large 
in size adjacent to the border, have desert and a hilly 
atmosphere. A lot has been done in Rajasthan but much 
more remains to be done there.

Finally, I want to say that the metre gauge line from 
Bandikui-Agra has not been converted to broad gauge 
in the last 10 years. It is creating a lot of difficulties for 
the people. A provision of Rs. 25 crore has been made 
for the metre gauge line between Bandikui-Agra fort, which 
connects Uttar Pradesh and Rajasthan and the Ajmer, 
Chhittaurgarh, Udaipur metre gauge. This work should 
be expedited.

Madam, a trader of my constituency wanted a rack 
of goods train to send a special metal to Bangladesh. 
He was assured by the railway officials that he would 
get it. When the brought his goods for loading he was 
told that there is no provision for giving racks. For this, 
he will have to approach the Ministry of Railways. He 
made many rounds of the Ministry. At that time hon. 
Minister was not keeping well. Therefore, I requested the 
hon. Minister of State for it. He gave orders to the officials 
but later we were told that the Western Railway does not 
have racks for sending the metal to Bangladesh. I request 
the hon. Minister to solve this problem. On the one hand 
railways is not getting goods for transportation, on the 
other hand when it is getting the freight it is not ready 
to provide racks. This shouki not happen. If the trader is 
not provided rack immediately then railways would charge 
him huge money as demunrage and he will have to spend 
huge amount to take back his goods.

Madam, you also must have gone to Ajmer. It is a 
pilgrimage centre and heart of Ajmer, was a centrally 
administered area during British period as well as after 
independence. A train from Patna to Ajmer should be 
introduced and a broad gauge line between Ajmer and 
Pushkar should be laid as soon as possible.

[English]

SHRI BASU DEB ACHARIA (Bankura): Madam, 
Chairperson, there has been a dismal performance both 
in terms of financial perfonnance as well as physical 
performance during the last two years. The main reason

for this dismal performance, what the Railway Minister In 
his Budget Speech had quoted, is recession in the 
economy. The Railway Minister has not been able to 
achieve the freight target finalised for the last two years.

Last year, though the target was fixed at 500 millktn 
tonnes but they could achieve only 489 million tonnes. 
This year, the target has t>een enhariced to 510 million 
tonnes. The way the allocation has been made for 
different heads, I doubt whether during the current year, 
the Railways would be able to achieve the target of 510 
million tonnes of freight traffic.

Madam, greater emphasis should have been given 
for increasing the capacity. For this, there has to be a 
greater allocation. But here, rather the alkx»tion has been 
reduced. The capacity in the Indian Railways can be 
further increased, where the capacity has reached the 
saturation point, by doubling and by increasing the line 
capacity. But here, even for doubling also, the all6catk>n 
has been reduced. In the year 2001-2002, it was Rs. 
605.30 crore. Then it was increased in the revised budget 
to Rs. 623.47 crore. But this year, the allocation for the 
same has been reduced to Rs. 610.03 crore.

Similarly in regard to traffic facility, yard modelling 
which is also necessary for increase in the capacity, there 
has not been any increase in allocatio|;i. Last year, the 
amount allocated was Rs. 226 crore. This year also, it is 
more or less the same. It is Rs. 226.21 crore.

We have been clamouring for several years that the 
Railways should try to achieve what the Railways had to 
carry 60 years back. The share of the Railways is 
gradually reducing. In 1950-51, the Railways used to cany 
80 per cent of the freight traffic. Today it is canying 25 
per cent of it. The position is the same with the passenger 
traffic also.

What is the problem with the Railways? We have 
been told a number of times that the Railways have 
some conventional traffk: like coal, iron ore, fertiliser, 
foodgrains, petroleum products, etc. But we have also 
been told that the Railwaye will carry non-conventional 
traffic also. But we do not find anything, whk:h could 
increase the percentage of non-conventional traffic.

Thus, the Railways have the capacity within its 
existing capacity, although there had not been sufficient 
addition in the railway lines. We had 53,000 kms. of 
railway line which was there at the time of independence 
in 1947; during these 53 years, our achievement is only 
an acMition of another 9,000 kms. of railway line. But our 
carrying capacity has increased. Within its available 
capacity, the Railways can carry more traffic, if alhjcation 
to certain Items ie increased.

During this current year, the target for freight has 
been fixed at 510 million tonnes and the target for 
passenger traffk: has also been increased by 7-8 per
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cent. But there has not been any reflection in the 
acquisition of rolling stock.

In the case of acquisHion of diesel locomotives, the 
target during 2000-2001 was 100 and the achievement 
was 95. It was reduced during 2002-2003 to 90; the 
previous year also, it was only 90. In the case of electric 
locomotives, in the year 1999-2000, the CLW 
manufactured 167 electric locomotives; the following year 
it was reduced to 120; during 2001-2002, it was further 
reduced to 73. This year, the target is only 69. The 
Indian Railways are increasing the target for freight traffic 
and passenger traffic, whereas the target for acquisition 
of loconrotives is reducing.

Similarly, in the case of EMU coaches, last year the 
figure was 324 and this year, it is 222. In the case of 
other passenger coaches, last year the fiyure was 1901 
and this year, it is 1450. In the case of wagons, in the 
year 2000-2001, it was 23,000 and this year, it was 
reduced to only 17,000.

Madam, there is a certain percentage of roiling stock 
which needs to be replaced as they have already 
completed their total life. So, there should be replacement 
and addition, whereas, the target for acquisition has been 
reduced from the year's level. I doubt whether the 
Railways will be able to achieve the target in the case 
of freight traffic as well as passenger traffic.

Madam, one of the thmst areas that the Minister 
has stated in his Budget Speech is the expansion and 
safety. We also feel that there is a need for more 
allocation for safety. That is why, a separate fund has 
been created with Rs.-7000 crore. We are tokj that the 
entire fund will be provided by the Central Government 
but later on the passengers will leave to share certain 
percentage of this Fund. For the constmction of new 
lines, in the year 2000-2001, the target was 217 and the 
achievement was 152. This year the target is 214. This 
is the situatton when the thrust area is expansion whreh 
means constmction of new lines.

As regards electrificatton, he has stated that Railways 
will be able to achieve even more than the target, but if 
we go through the Ninth Plan figure, in the thermal year 
of Ninth Plan, the target for new lines was 819 kUometres 
the achievement was 776 kilometers. In the case of gauge 
conversion, the target was 3700 kilometres for the Ninth 
Plan and the achievement will be 2374 kitometres. As 
regards doubling, 2500 kilometres is the target for the 
entire Ninth Plan, the achievement will be only 840 
kikwnetres. The achievement for the track renewal will be 
nvjre than the target for the Ninth Plan. In the case of 
electrification, the target is 2334 kilometres but the

achievement will be 2256 kitometres. When the Ninth 
Plan was finalised and approved, the requirement of diesel 
toconrotives was 785 but the achievement will be 647. 
Similarly, the target for electric tocomotives during Ninth 
Plan was 851, the achievement will be 672. As regards 
coaches, the target was 1.09,009. the achievement will 
be 1,01,042. As regards wagons, the target was 1.36.000 
but the achievement will be 1.04,316.

So, in all the cases whether it is rolling stock or r»ew 
lines or gauge conversion or doubling or electriftoatton or 
diesel locomotive or wagons, the Railways will not be 
able to achieve the targets fixed during the Ninth Five 
Year Plan. Even in the case of doubling which is required 
to increase the capacity, the achievement wilt be less 
than 50 per cent.

15.00 hrs.

Then, how has the Ninth Five Year Plan for the 
Railways been formulated? Madam, when the hon. 
Minister became the Railway Minister in 1998, he 
presented two reports. One was the Status Report whfeh 
death with the problems of Indian Railways and other 
was about the pending projects. Now' he has stated that 
Status Report is being updated. We know the problems 
of the Indian Railways but the point is, how these 
problems can be resolved. He had set up the Rakesh 
Mohan Committee during his ftrst tenure as the Railway 
Minister. He stated a number of times that the RaUways 
would not be privatised. Then, when the Railways has 
not accepted the recommendattons of the Rakesh Mohan 
Committee, what was the necessity of setting up of that 
Committee? There are a number of Committees. I am 
not asking for a reply just now. You may reply after the 
debate woukj be over.

MR. CHAIRMAN: He is asking whether you want 
that report to be accepted.

SHRI BASU OEB ACHARIA: I do not want that. I 
want to know as to why this Committee had been set 
up, whether there was a need for such a Committee, 
what were the terms of reference, who has finalised or 
given him the terms of reference that the Rakesh Mohan 
Committee will deliberate all these aspects of the Indian 
Railways including the restructuring of the Indian Railways. 
We do not want restructuring of the Railways. We want 
to strengthen the Indian Railways.

Then comes the Railways Reforms Committee. There 
are 16 volumes of the Report. Are the recommendations 
of the Railway Refonro Committee implemented? No. 
What about the Nattonal Transport Policy Committee of 
1980? Have those recommendatkms been implemented?
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No. Then comes the Safety Review Committee set up 
very recently. They have also made a number of 
recommendations. To implement the recommendations, 
to modernise the system, to replace the rolling stocl< and 
the over-aged track, a fund of Rs. 17 crore has been 
created.

Madam, if we use the over-aged rolling stock, there 
will be accidents. The use of over-aged rolling stock is a 
safety hazard. But what we find is that 200 electric 
locomotives are required to be replaced. Two hundred 
electric locomotives have surpassed their life. But the 
acquisition of electric locomotives has been reduced. How 
will you be able to replace the 200 electric locomothres 
whk:h are required to be replaced?

Funds have been eannartced for safety. I congratulate 
the Minister because for the last several years, I have 
been asking for suffk:ient allocation for signalling system. 
Effteient operation of the Railways depends mostly on 
signalling system. We have different types of signalling 
systems. This year, he has doubled the allocation for 
signalling replacement and modernisation of signalling 
system. But there is a need to replace the rolling stock.

There is a need to replace the wagon; there is a 
need to replace the over-aged coaches; and there is a 
need to replace the over-aged diesel and electric 
locomotives. I would like to know from the Minister 
whether the fund which is available for safety will be 
utilised for replacement of over-aged rolling stock or not. 
If it is so, why the target for both electric and diesel 
kxomotives has been reduced.

MR. CHAIRMAN; Your party’s time is fifteen minutes. 
You have already spoken for twenty minutes.

SHRI BASU DEB ACHARIA: I am the only speaker 
from my party.

MR. CHAIRMAN: Time for your pcuty is only fifteen 
minutes. I have given you twenty minutes already. Now, 
out it on the electric track.

SHRI BASU DEB ACHARIA; Madam, he has 
announced a number of new trains. He has also 
mentk>ned about passenger amenities. He has declared 
this year as ‘Passenger Amenities Year*. Has it been 
reflected in the Budget? After 150 years of Indian 
Railways, this year has been declared as ‘Passenger 
Amenities Year*. What is the allocation for passenger 
amenities? It is Rs. 190 crore. It was budgeted last year. 
I am not talking of Revised Estimates. I am talking of 
Budget Estimates. It Is because what has been budgeted 
this year in the Revised Estimates, it woukj definitely be

reduced. You have declared this year as 'Passenger 
Amenities Year* by introducing 16 Jan Shatabdl Express 
trains. What are the conditions of the stations? What are 
the conditions of the passenger coaches in local trains? 
We have introduced MEMU. Tfra first MEMU train was 
introduced in 1993 from Asansol to Burdwan. Now, this 
train has become very popular. In electrified section, there 
is a demand for more and more MEMU trains. I have 
asked -  personally I have written to the Minister -  that 
at least two MEMU trains should be given to Adra 
Division. When you make allocation for MEMU, then in 
that Adra Division should get two electric MEMU. It is 
because the entire Division has been electrified except 
the Bankura-Damodar river rail line, which is being 
converted to broad-gauge. You have slashed the allocation 
by fifty per cent. You have assured that there will not be 
any problem of fund and that this Bankura-Damodar river 
rail line project will be completed within the î tipulated 
time, that is by March, 2004. Then, it will take another 
two or three years to extend it up to 
Burdwan... (Intermptions)

Madam, you will realise the MEMU and EMU train 
are meant for short distance passengers. It takes six 
hours for the MEMU which starts from Adra to reach 
Howrah. There is no toilet in that traig. Can you imagine 
passengers travelling in th^ train without toilet for six hours 
from Asansol to Tatanagar and from Adra to Howrah.

My suggestion is that like the British Railways which 
has two types of EMUs, k>ng distance and short distance, 
we should also have the sanne. You have stated that 
while refoHTiing the Indian Railways or changing the policy, 
you would team from the experience of other railways. I 
am asking you to team from the experience of British 
Railways. They have privatised it and now they are 
thinking of going back to nationalise it. In the short 
distance EMUs, they do not have toilets. For two hours, 
there is no need for toitets but in the long distance EMUs, 
they provide toitets. Why not the R & D make designs 
for the manufacture of this type of MEMUs whteh has 
become very popular? When Minister was talking about 
the expanston. his thmst area was to increase the capacity 
but your allocation for Bandel-Katwa line, where the 
saturation is more than 100 per cent, is Rs. 1 crore. 
How much total fund is required? What is your target? 
When win you be abte to complete this?

In addition to the new lines and In regard to this 
Section whfch have become over-saturated by 107 per 
cent or 108 per cent or 110 per cent, some time-bound 
progranwne shoukl be taken so that more altocation should 
be made for increasing its capacity, doubling of lines, 
and by increasing the line capacity. Then only we would 
be abte to achteve the target.



1977 Demands for Grants
(Railways) 2002-2003

VAISAKHA 3, 1924 {Saka) Damands for Grants
(Railways) 2002-2003

1978

I conclude by saying that a number of times the 
Minister has stated that the recommendations of Rakesh 
Mohan Committee would not be accepted t>ecause it 
would have far reaching impact on the 
railways... (Interruptions)

MR. CHAIRMAN: The Minister has assured that he 
would not be implementing them.

SHRI BASU DEB ACHARIA: While replying to the 
debate, he assured us that the Ral<esh Mohan Committee 
report would not be implemented. It would be thrown into 
the waste paper basltet. This would not help the Railways 
to solve the problem, rather this would create problem.

You have already started corporatising over 16 lines, 
which are sicit and the same would be given to the 
private sector. There are some zones in the North-Frontier 
Railways, Shri Sontosh Mohan Dev comes from this 
region • which are incurring losses. Today, you want to 
handover 16 sick lines, and tomorrow, you would 
handover one or two zones which are incurring losses. 
In Railways, you have to consider it in totality. Before 
taking such a decision, you must and should realise that 
this would not help the Indian Railways to solve the 
problem, it would rather increase the problem.

I would request the hon. Minister to definitely consider 
the areas which have been neglected in the Budget. I 
would request the hon. Minister to definitely consider those 
projects for more funds wherever allocations have been 
reduced.

MR. CHAIRMAN: Shri Acharia, you have taken double 
the time allotted to your party. Now. Shri Lai Bihari Tiwari 
will speak.

SHRI BASU DEB ACHARIA: Madam, I thank you for 
giving me this opportunity to participate in the debate on 
Demands for Qrants...(Interruptions)

15.16 hr*.

(S hri Basu Deb Acharia In the Chali) 

[Translation]

SHRI LAL BIHARI TIWARI (East Delhi): Mr. 
Chairman, Sir, most of the budgets of National 
Democratk: Alliance Government have been presented by 
the present Minister of Railways, Shri Nitish Kumar. We 
have seen that he haye seen that he gives due regard 
to the feelings of all the Members-whether it is the case 
of running more trains or matter of security, he has paid 
attention to the suggestion of all the Members. Whenever 
there was rail accklent he paid special attention towards 
it and tried to ensure that it does not happen in future.

For this, he has been prompt In visittng the accident 
sites sending officers over there, giving orders for inquiry, 
he has been quite efficient in doing all these jobs. In this 
era of price rise, everybody knows, that fares woukl 
definitely increase in every budget, but while increasing 
the fares, he paid special attention towards giving 
concession on food items and things commonly used by 
the poor. I just observed that we have completed 150th 
year of railways. In the history of 150 years, we have 
reached from the initial network of 32 kilometres to 62 
thousand kilometres. Whether it is time of war. drought 
or flood, at all times our Ministry of Railways, particularly 
our Minister of Railways has served the country by giving 
special attention to important matters. As far as the matter 
of security is concemed, I saw that he has made provision 
of 17 thousand crores rupees for the construction of new 
bridges and other arrangements by making a request to 
the hon’ble Prime Minister and Minister of Finance. I 
congratulate him for his.

I will not take much time, but only would like to 
draw your attention towards some problems of my area. 
Delhi is the capital of India. There is no need to introduce 
new trains from here. Many trains ply from here and go 
to other parts of the country. Railways is not only the 
means of transport, but links culture and civilization of 
the country. More than one crore people travel every day 
from East to West and from North to South. In my 
constituency in the national capital regk>n of Delhi, there 
is a population of 40 lakh. Total population of Delhi is 
one and a half crore. There Is a problem of transport. 
The city needs 10-12 thousand buses, are plying. There 
are many problems in Delhi. In 1995. when Bhartiya 
Janata Party was in power, we had taken decision in the 
leadership of Shri Madan Lai Khurana, if Metro Rail 
Project can be implemented in the other countries of the 
worM. why can not it be implemented here. At that time, 
we submitted that proposal and today we are very glad 
that the first phase of project costing 600 crore rupees, 
of 11 kilometre distance from Tis Hazarl to Shahdra will 
be completed by the end of this year and people will get 
benefit of this project. The names of railway stations are 
very strange. There is a place called Seelampur in my 
constituency, the station over there should be called 
Seelampur station, but H is being given the name of 
Gautampur. In my constituency, nobody knows where 
Gautampur is in Delhi. I had written a letter in this regard.
I wouM like that the station shoukj be named after the 
famous place, it was promised that it will become 
operatk>nal t>y the year 2002. Efforts should be made to 
make it operational on time. It wHI be the result of the 
joint efforts of Delhi Government and Government of India.
It will check traffk: congestion and pollutkm in the dty 
and lot of time wouki be saved. I wouM like to subntit 
to the hon'ble Minister that there is a need to provkle
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railway halts in my constituency. You have provided 
Mandawali Railwray halt on my request. From there people 
board from New Delhi to Delhi and Moradabad, Modi 
Nagar, 30 thousand people have been benefited by it. I 
had demanded to provide railway halt near Nandnagari, 
which is inhabited by poor people. It would also save 
time and people will not have to travel in the crowded 
buses. 14 crore rupees have been allocated by Railways 
to construct a bridge in this area, extending to Delhi 
Municipal Corporation .but under bridge has not been 
constaicted till now. I would like to request to pay special 
attention towards it and to make arrangements for making 
it operational, so that 11 kilometre long project become 
operational in this year only.

The metro route from Barakhamba to Dilshad Garden 
would cover Tilak Bridge. Laxmi Nagar, Preet Vihar, 
Anand Vihar, Yojana Vihar and Vikas Marg. The work in 
this regard should begin at the earliest. An over-bridge 
should be constructed on Bawana road railway crossing, 
near Narela station. The metro route costing Rs. 1400 
crore from Tis Hazari to Rithala which would cover 
Trinagar, Wazirpur and Pitampura should be extended 
upto Bawana and Narela. The laying of metro-network in 
Delhi will reduce traffic, pollution and will save time. The 
Union Government needs to grant sanction to this project 
of Delhi Govemment. All these suggestions should be 
kept in view. In the budget presented by hon’ble Minister, 
the interests of poor and common people have been 
kept in view. I congratulate him for this.

SHRI CHANDRA BHUSHAN SINGH (Farrukhabad): I 
have risen to discuss railway budget. 1 congratulate you 
that being the Minister for Railways, you travelled with 
me in the first class, as yesterday you were in Bareilly 
you did not use the saloon of coupe and kept in view 
the welfare of this poor country. Persons with me 
appreciated this attitude of yours. I thought it appropriate 
to congratulate you for this. My leader has said that 2­
3 schemes were sanctioned during hon'ble Mamataji's 
tenure. The Leader of my party said he will not speak, 
therefore it has become essential for me to speak. 1 
would like to request you to pay serious consideration in 
this regard. A line was sanctioned to connect Guna-Bhind- 
Itawa. A lot of work has been done in that regard. This 
scheme was approved during the tenure of the great 
leader of country, hon'ble Madhavarao Scindiaji. A lot of 
work has been completed in this direction. Now, only two 
bridges are required to connect Bhind to Itawa. Very little 
work is left, therefore the hon. Minister may please get 
this work completed. Similarly, a rail line was approved 
from Itawah to Mainpuri. A double line "was approved 
from Mainpuri to Shikohadt>ad. A token amount of one 
crore was also given. But till date, the project has not

been executed. Mainpuri Janpad Is one of those district 
of Uttar Pradesh, from where maximum number of people 
took part in war and many soldiers from there got 
martydom.

I would like to request you with folded hands that 
both these schemes are very beneficial for 4-5 districts,
I believe that you will pay attentkjn in this regard. The 
gauge conversion plan of Kanpur-Hathras rail line in my 
parliamentary constituency is under consideration of your 
Ministry for last 5 years. Farrukhabad district is not 
connected to its capital Lucknow. People have to first 
travel by metre gauge and then by broad gauge because 
gauge conversion has taken place from Kanpur to 
Lucknow. This project is of 320 crore and hon'ble Minister 
of Railways has been providing Rs. 26 crores per annum 
for the last three years. I feel that if the same provision 
continues in future also, then coming generations would 
definitely get benefit of it, if funds are not allocated, their 
this project might not ever get completed. My submission 
is that if more new projects are undertaken, then they 
would lie incomplete. The work on them take place at 
very slow pace, and the Government's funds get wasted, 
and it does not hold any utility. In view of heavy traffic 
on Kanpur Tundla line, by-pass route will connect by 
backward area to main line.

If Fanxikhabad is connected with this line, the people 
will be benefited a lot. This work can be completed in 
the first phase itself if Rs. 80 crore instead of Rs. 26 
crore are allocated for this work. I hope the hon. Minister 
vill pay attention to it.

15.27 hrs.

(Shri P.H. Panoian in the Chaif)

Mr. Chaimian, Sir, the DRM of Izzat Nagar has sent 
his recommendations for converting Fanrukhabad railway 
station into a model station. I have also made a request 
in this regard. People of Farrukhabad will be more 
benefited if this station is converted into a model station. 
Besides there is another station called Fatehgarh. It is 
both an administrative headquarters and a cantonment 
but there is no computerized booking system there. I 
have written a letter in this regard and the Minister has 
assured me that computerized booking system will be 
set up there. I would like to thank him for this.

Mr. Chairman. Sir. Farrukhabad is the highest potato 
growing region of Uttar Pradesh. From there potatoes 
are loaded in trains and transported to other parts of the 
country. Mamataji had provided a special goods train for 
this purpose which is running even today. As a result of 
that farmers of that region have been benefited a tot. I 
thank her tor this.
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As far as the question of security is concerned. RPF 
has t»en considered a separate unit the adminislration 
of which is different, officers ere different but it is 
controlled by District Authorities. As a result they are not 
in a position to perfonn their duty properly. The main 
reason for all troubles is this only. So far no Autononwus 
Protection Force has been raised. A separate unit should 
be set up for the security of passengers in the public 
interest.

Mr. Chairman Sir, sometimes it is seen that due to 
manual faults derailment takes place or there is fracture 
in railway tracks. Its î ason is that as compared to earlier, 
now the quality of railway line has deteriorated. Due to 
lack of good quality railways tracks, problem of fracturing 
of tracks occurs in both winter and summer season. As 
a result, possibility of accident also increases. I woukJ 
like to draw your attention to the problem of fracturing of 
tracks and to avoid this, good quality tracks should be 
laid.

Mr. Chairman, Sir, today India is facing power crisis.
I would like to make it clear that power generation in 
Uttar Pradesh has almost come to standstill. I don’t think 
that in villages electricity is available even for 2 hours. 
Railway has the largest infrastructure in the country, 
therefore it should have its own power plants to generate 
electricity. Railway has to pay billions of rupees and even 
after that it has to face power cut. I myself was trapped 
for half an hour due to power cut. If you think proper 
you should set up power plants in the interest of the 
country.

In this budget speech, the hon. Minister has stated 
that he will set up mineral water plants. India can earn 
huge profit out of it. The Government should set up small 
plants and supply water. Please ensure its quality. But I 
think, it does not suit his s\a\ute...(lntarruptions)

DR. SUSHIL KUMAR INDORA (Sirsa): If there is 
even slight infection, it will spoil the entire railways health.

SHRI CHANDRA BHUSHAN SINGH: There has been 
a lot of improvement in the catering system. 1 had the 
opportunity to travel in three Rajdhani 
Howrah Rajdhani, Bhubaneshwar Rajdhani and SiaWah 
Rajdhani. Among them the catering in SiakJah b very 
good. Good quality food is provided m that train. T^e 
hon’ble Minister must have travelled In the tram. ^  
such discrimination is there in these three tratrw, this « 
the point which has to be noted and I hope he ww 
certainly pay attention to it. The Governmen 
privatized the catering, as a result private people ^  
opportunity to wori< in railways, certainly the quality h 
to be seen.

Sir, about Izzat Nagar Division, I wouM like to say 
that no new appointment is made whan someone retiree 
in this Divisk>n. If lower staff retire, it makes no difference 
but the number of offk»rs continue to tM the same. As 
such the division is ninning in toss. No dass IV or above 
category staff are being appointed when someone retires. 
As a rasuK of this the number of employees is decreasing 
and the number of offk»rs is increasing. That is why that 
division is running in loss. I woukJ like the Government 
pay attention towards this side also. H the officers are 
retiring and the govemment are not in a position to 
fill the vacancy then let them retire and don't make 
further recruitment of offteers. If the number of employees 
is more, it is beneficial for railways whereas if the 
number of officers is more than the expense of railway 
increases.

Mr. Chairman Sir, finally. 1 request the Govemment 
to take Kanpur-Farrukhabad sector for gauge-conversion. 
It involve a meagre amount. An amount of Rs. 26.73 
crore have been allocated lor this purpose and if this 
amount is increased a little then the wori( of gauge- 
conversion can be completed within two years. With this, 
I thank you and conclude.

[English]

SHRI SONTOSH MOHAN DEV (Silchar): Mr. 
Chainrian, Sir, at the very outset, on behalf of the people 
of the North-East, I convey my gratitude and heartfelt 
thanks to the hon. Prime Minister for visiting Assam and 
starting the worii of Boghibheel bridge. I also convey my 
thanks to the hon. Minister of Railways. It is a long 
awaited project that woukl give benefH to Arunachal 
Pradesh in getting connected with Assam. Arunachal 
Pradesh is in the border of China and the people there 
would feel that they are now more attached to the 
mainstream. 1 also appreciate the assurance given by 
the hon. Prime Minister that the Government of India is 
considering connecting the highway with Myanmar. This 
woukl open border trade for the North-Eastern area.

1 have been a Member of this House from 1980. We 
have been demanding various facilities for the North-East 
in the NF Railway. After a long tinw, a Rajdhani Express 
has been introduced up to Guwahati. Dibnigarh is one of 
the major centres of coal mines as well as oil refineries. 
Between Guwahati and Dibrugarh, you have to pass 
through Dimapur, which is the only Railway connection 
with Nagaland. This is also the point to go to Manipur. 
The peace talks are now going on and the trend is very 
positive. If you extend this Rajdhani Express up to 
Dibrugarti through Dimapur and It comes lo Delhi, it wouW 
give a very good message to those people who have 
been out of the national mainstream and trying to figtit
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against their own motherland. I request you to thinl< about 
this particular aspect and see what could be done.

The facilities provided by the Railways in the North­
East are very poor. It is not your fault. It is a legacy of 
the past and that has cost us very heavily. It is a common 
drawing room talk in the North-Eastern States that the 
Members of the Railway Board are not keen to extend 
facilities to the North-East because they are being 
patronised by the road lobby. In my area, we produce 
tea. There are 110 tea gardens but hardly one or two of 
them send their tea by rail because they do not get their 
bookings. If the tea is despatched by road it reaches the 
destination within 24 hours. If they get their bookings, 
the journey by rail should not take more than 14 hours 
but it is delayed because of trains-shipment and loading 
at Lumbding. The route is partly covered by metre gauge 
and partly covered by broad gauge, which involves 
transfer of the load from one train to another. As a result 
of this, when the tea reaches the market, the prices 
come down. The Railway Board should be market- 
oriented. They are only doing route work. You are facing 
a challenge from the road transport lobby.

There are countries where they have collaboration 
between air transport and the railways. When you get 
down at the airport at a particular time, you get your 
connecting train and reach your destination. I have 
travelled a countries where these facilities are available 
but here we have absolutely none such facilities. Why 
does the high profit Railway Board not take a step in 
this direction?

Just now, somebody was congratulating the hon. 
Minister for not utilising the saloon but I wonder whether 
the Chainman and Members of the Railway Board would 
even travel without a saloon.

They must feel that we have to do something.

Sir, the time allocated to me is short. So, I do not 
want to take much of your time. But I would like to pass 
on this particular paper to you. This is a foundation 
consisting of ex-Railway Board Chairmen and some 
members. They have made a very nice six-page paper. 
I will request you, at your leisure, to go through it. It is 
a very interesting document that gives you an idea. Here, 
they have recommended that like in airlines, you should 
have Business Class also in the Railways. They have 
recommended that you must increase the passenger fares. 
You have done to certain extent and I have supported 
you also.

Mr. Minister, I want a railway line from you. I will not 
pay for it. Every thing will come from the Budget. We,

the people, who use the Railways, must also contribute 
towards the revenue of the Railways. Every time if the 
fares go up, people like Shri Basu Deb Acharia and 
others will come on the street saying that this will not be 
tolerated. This must not be done. One has to contribute. 
If the contribution comes from the general pubHc, then 
the Govemment will also be obliged to pay the matching 
contribution. So, I demand that you should have a very 
intensive study.

Now, what is happening in the Railways? Earlier, 
some innovative steps were taken when Shri Madhavrao 
Scindia was there. He improved the catering system. 
When you came last time, you also started doing the 
same thing, giving better servkses and better safety. You 
also demanded money from the Govemment. Now, you 
have got money for the safety and security. This should 
be properly utilised so that one can feel safe to travel by 
train.

There is a snag in your Railway Protection Force 
oiles. Local police does not come to help you when you 
are in a problem. They say that it is the RPF duty. At 
every station, you cannot take and keep a big number of 
RPF police . The Act was supposed to be changed, but 
I do not know why it has not been, changed.

When I was in the Ministry of Home Affairs, I 
remember that It came to us. We accepted the suggestion 
that it should be reviewed and it should be done. Hence, 
I will request you to please look at this angle and make 
;ne Ministry of Railways a positive one. Let it not be a 
burden to the country. Certain areas have certain projects, 
which may be taken as a national project. You should 
not always think of revenue. For example, the project of 
Lomding to Silchar costs about Rs. 1,500 crore. Every 
year, you are giving only Rs. 60 crore to 70 crore. How 
long will it take?

Sir, When Shri H.D. Devegowda was the Prime 
Minister, he accepted some projects in Kashmir, some 
projects in North-East including Tripura and Assam should 
be taken as a national project and funds should come 
not from the Railway Budget but from other sources also. 
Now, disinvestment is happening. Money is coming to 
the Govemment. So, why not some money comes to the 
Railways for taking up such projects which have the 
necessity, not the luxury.

Now, you are converting broad gauge from Churaibari 
to Agartala. It is fair enough. But unless you convert 
Lumding to Churaibari, how the broad gauge line will 
go? It cannot go. It is absurdity. Some people say 32 
tunnels cannot be made. It was made 32 years ago by 
the Britishers and by the engineers.
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Today, if you can buUd up tunnel in Loktak, if you 
can build up tunnel on the Konkan Railway route, why 
can you not do it here also? You can do it. Our engineers 
today are really capable of doing these things. You are 
a very very good Minister in the sense that you are not 
in the habit of showing the things as other Ministers 
show. You are still a Bihari Babu. You keep yourself like 
a Bihari Babu, but you can also do something in the 
sense that you have to your ideas. I am not flattering 
you. This Ministry needs a persons who can give a shape 
to this Ministry so that it can lie a very progressive one. 
Hence, I request you to look into this.

A First Class compartment should be attached to the 
RajdhanI Express train from Tinsukia to Guwahati via 
Oimapur so that they come and take the connection from 
the area. This is not a difficult job. Connecting trains you 
have already provided: only a First Class compartment 
can be attached to that. This is broad gauge to broad 
gauge connection and this can be done.

There are some requests from other MPs also 
because I am the only M.P. speaking from that area. 
One is about the Railway Division at Badarpur. I was 
also there and I know what you had said. That was 
objected to by the Expert Committee. You do not want 
to expand any more Division. I agree. But why not 
upgrade in such a manner that whatever needed to be 
done in that area, some sort of upgradation should be 
done? It is better if you can have a Division.

Another request is about for B.G line from Katakhal 
to Bhairabi. In 1998, a survey was made, but nothing 
has been done. It will be connecting Mizoram from Assam.

Similarly, there is a request for B.G. line from 
Badarpur to Kumarghat. I told you that you have already 
given it. I must congratulate another Bihari Babu, Shri 
Ram Vilas Paswan. He visited the North-East. He came 
back and said that North-East is neglected and he kept 
his word. You came and assured us that you will give 
thrust to the North-East. By giving money for my project, 
you have proved H. By going and opening the Bogivil, 
you have proved it. I am sure, if you can do well, we 
shall offer you a seat in Assam. You need not go and 
fight Shri Lalu Prasad Yadav. You will get a better seat 
there.

One other weekly or by-weekly train from Guwahati 
to New Delhi or from some other place in Assam should 
be provkled. Last time I request you for Rajasthan people 
ar>d you have done it from Delhi to Jaipur. You know the 
amount of appreciation I have got from the ^
of people from Rajasthan are doing business in the North­
East. Most of them cannot afford to go by air. So, if you 
introduce a direct bi-weekly train, that will help.

The KatHchenra railway station should be upgraded 
to Class ‘A’. That suggestton has also been there since

Kumari Mamata Baneijee’s time. It was assured on the 
floor of the Pariiament. Suddenly what happened, I do 
not know.

From Lala to Bhairabi, the ASMs are engaging 
temporary employees on commission. That should be 
stopped t>ecause this is another route of corruption.

MR. CHAIRMAN: Now, please conclude.

SHRI SONTOSH MOHAN DEV; Yes, Sir. I shall listen 
to your bell and I hope this is a bell for today, not for 
future. With these words, I conclude. I have spoken very 
little but I have spoken with the hope that I have spoken 
not merely to a Minister but to a friend of the North 
East. You are from eastem India. Kindly look into our 
problems and try to solve them.

SHRI K. MALAISAMY (Ramanathapuram): Thank you 
very much Mr. Chairman, for the opportunity given to 
speak. I will take hardly a few minutes to make my 
presentation with a special thmst on some of the localised 
issues in Tamil Nadu. Many of the hon. Members, white 
speaking in the discussion were able to pay enough 
encomium on the hon. Minister of Railways. I too would 
like to pay encomiums: but unfortunately I am not able 
to do so for the reason that Tamil Nadu has not been 
given anything special to make such appreciation.

To be plain with you. Sir, I am given to understanding 
that while making the broad gauge conversions throughout 
the length and breadth of the country, nearly 80 per cent 
has been done in the northern parts of the country and 
not even 30 per cent has t>een done in and around 
Tamil Nadu. So, there has been a total neglect of Tamil 
Nadu in the process of broad gauge conversk>n.

On this occasion I am reminded of what a pnident 
mother can afford to do with her children. When she has 
got several children and one happens to be sk:k and 
infirm, in such a situatk>n, the prudent mother is able to 
give more milk and more nutrient die to that chHd so that 
he or she can afford to come and grow along with the 
other children. Citing the same analogy, what I am trying 
to convince the hon. Minister of Railways is that wt>en 
80 per cent of broad gauge conversion has been done 
in other parts of the country, only 30 per cent has been 
done in Tamil Nadu, we need a special care and we 
need a special priority and a timeframe for Tamil Nadu 
in Broad Gauge Conversion.

As far as Tamil Nadu is concerned, I am not going 
to ask anything new. On the other hand I request you to 
implement what all you have already given sanction. The 
sancttoned schemes are there. What happened to the 
on-going schemes? To be very plain with you not much
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has bean done. To Illustrate a little Ranteshwaram is the 
most important pilgrim centre (or the people throughout 
the length and breadth of the country. Everyone in the 
North likes to come and visit Rameshwaram. But 
unfortunately none of the people from any part of the 
country can afford to come to Rameshwaram by broad 
gauge line. You have rightly taken up the conversion 
from Chennai to Rameshwaram into broad gauge. But 
that has gone upto Tiruchlrapalli only and the section 
from Tiruchirapalli to Rameshwaram is still undone. None 
can go to Rameshwaram by broad guage. The section 
from Tiruchirapalli to Manamadural and then to 
Rameshwaram is totally de-linked. Similarly tfie conversion 
of sectton from Madurai to Rameshwaram-Manamaduria 
into Broad gauge Is yet to be done. It has been taken 
as one of your schemes. It Is a sanctioned scheme. But, 
unfortunately, what we are given to understand is that 
much less amount is being released. As against an 
amount of Rs. 235 crore for one stretch and Rs. 170 
crore for another stretch, you are hardly giving Rs. 7 
crore or Rs. 8 crore per year. What can be done with 
this?

To meet a demand of Rs. 235 crore, if you go on 
giving at the rate of Rs. 10 crore per year, it will take 
another 25 years. Do you want us to wait for 25 years 
for the conversion into broad gauge from Tiruchirapalli to 
Manamadurai and Rameshwaram? What do you want us 
to do? When we make enquiries with your railway 
authorities, they are able to say that they have been 
given only 10 per cent of the allocation as against the 
total aik>cation needed and what could they do. This is 
a sea of difference between the actual allocation and the 
actual requirement.

Your problem may be of resources. When you want 
to do so much of infrastructure development and so much 
of service, you must have known how to generate funds. 
As far as I could see, you have got huge extent of 
railway land which is under encroachment. If you are 
able to evtet these encroachments and convert cash out 
of it, you can generate crores and crores of rupees. I 
am given to understand this from your own railway 
offksers.

It is your lookout to see how the generation of funds 
can be done and how you can deal with your Finance 
Minister to get more funds for which the people should 
not suffer. I submit that the Tiruchirapalli to Manamadurai 
line and Madurai to Rameshwaram line via Manamadurai 
shouM be taken up for Broad gauge conversion with al 
sincerity and priority. As I have already insisted, Tamil 
Nadu deserves a great priority because only 30 per cent 
of conversion has been done there whHe 80 per cent 
has been done In other parts of the country. I want a 
specific answer from the hon. Minister of Railways as to 
when he Is going to complete this work.

How many years we have to wait? — five years, ten 
years or twenty years. Resources, may be a problem, 
but it is up to you to find out how the resources could 
be generated. While I reiterate precedence of Trichy to 
Manamadurai, and Madurai-Rameshwaram via 
Manamadurai projects, Virudhunagar-Quiion, which is 
again an on-going scheme, should be completed with 
speed. In short without taking much time of the House,
I may insist that all the on going schemes pertaining to 
Tamil Nadu which are all very essential and prized 
schemes, are held up for want of resource allocation; 
they have totally come to a standstill. There is no progress 
in all the schemes. Special attention is necessary to speed 
up the progress.

On account of gauge conversion work undertaken in 
Chennai, all the trains running on metre-gauge from 
Egmore are now being operated from Tambaraiw, another 
18 kms. away from Chennai. Many of our Members of 
Pariiament get down at the Chennai Airport and then 
rush to Tambaram to catch the trains running on broad- 
gauge as well metre-gauge lines. As per the present 
situation, Tambaram is considered to be a very important 
place, but infrastnjcture-wise, like toilets facilities, VIP room 
facilities and other requirements, nothing is there. Many 
of the Members of Parliament tokj me in the House that 
I should appeal to the Minister to do something as a 
one-time measure so that at least these small things 
could be provided.

Coming to Railway overbridges I am very much keen 
that a flyover should be built at Paramakudi over the 
railway crossing connecting Mudu Kalathoor Road. It is a 
very sensitive area from the law and order point of view 
also. Therefore, I insist for constructing a flyover there.

Coming to the National Highway from Rameshwaram 
to the southern end of Kanyakumari, there is one place 
called Kamudhakudi where the vehicles are stopped for 
a long time because of the railway crossing. Therefore, 
a flyover has to be constructed at Kamaudhakudi railway 
station. Beyond that, when you come to Manamaduria, 
there is a bypass road connecting the National Highway. 
There also constructing an overbridge or a flyover is 
necessary.

Coming to the Paramakudi Railway Station, which 
falls within my Pariiamentary Constituency, the situation 
is not satisfactory because it does not have the requisite 
facilities at all. It is a very important place. The platform, 
whteh is very low, should be raised to the desired level. 
In addition, the passenger shelter should be big and 
improved. In short the railway statton ahoukJ be upgraded 
in all respects.
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AB the schemes you have sanctioned for Tamil Nadu, 
should be giv«n priority. Enough aHocation of funds must 
be given.

With reference to diversion of funds, I have got a 
point to make. I am told that after sanctioning a scheme, 
you have got power for diverting it from one end to 
another. This is unfair. While sanctioning a scheme, you 
follow certain nomre, parameters lllte taking into account 
the territorial jurisdiction, populatton and so on. You have 
got some criteria based on which you would be giving 
the priority. Despite the criteria being in existence, I am 
told that the Railway Board or the Minister can divert a 
scheme, say from Paramakudi or Chennai to another 
place in the North or from North to South. There should 
be some basis. Why are you sanctk>ning a particular 
scfieme and then diverting the money to another scheme? 
This would take away the benefit that might have accrued 
from a particular scheme. There should be some basis.

Finally, as far as the performance of the Railways in 
Tamil Nadu is concerned, it is falriy okay, but still there 
is a lot to be improved. It is not enough, if mere service 
is given. The service should be timely, continuous, 
quotable efficient and iaconomical.

[Translation]

16.00 hrs.

SHRIIWIATI RANU KUMARI (Khagaria): Mr. Chairman, 
Sir, I rise to speak in favour of Railway Budget 2002­
2003 and I congratulate the hon’ble Minister for presenting 
a development oriented and balanced budgist. Indian 
RaHways is celebrating ite 150th year and this year is 
beirtg celebrated as Passenger Amenities year. There is 
a proposal to lay 214 kms new lines in this budget. 
There is also a proposal of doubling 150 kms line at 50 
places and provision of food plaza is also included in 
this budget. It is definitely a commendable step.

16.01 hrs.

(Dft. Laxminarayan Panoeya in the Chalff

In this budget, there is also a proposal of spending 
Rs. 2110 crote on security units. The assurance of hon’ble 
Railway Minister that rro new project wouW be taken up 
without completing the old one is also a welcome step. 
At present, there is lack of funds in railways and due to 
this several wortcs cannot be taken up by railways. T ^  
is a need for k>t of improvement in railways. There is a 
need to change oW raHway tracks and "*«
signal system. Necessary improvement is needw ror 
maintenance of railways while consWering all these things.

if the fares have been increased It is all right because It 
will increase the revenue of railways but. in spite of tNs, 
I woukf like to say that prices of essential commodities, 
which are used by common man, have been increased 
whfch will put burden on them. These commodities include 
slat, fruit, vegetables, vegetable oil, fertilizers etc. The 
increase in prices results in unnecessary burden on poor 
people. Therefore, I request the hon'ble Minister to 
reconsider it and bring improvement in it. Introduction of 
35 new trains and 16 Janshatabadi Express Trains is 
also a weteome step. Besides, this, there is also a need 
to run more trains. Railway Accklents have also increased 
for which lack of modemisatton of operation system in 
railways is one of the reason. Therefore modernisation of 
operatton system in railways is necessary and until and 
unless these system is modernized, the passengers win 
not get sufficient facilities. Passengers are facing lots of 
difficulties. Trains are the only mode of travelling in cities 
and villages but there is lack of facilities in them. In spite 
of this even today people travel in trains. There Is 
shortage of trains and people travel in none too 
satisfactory conditions in the trains as a result when 
accklents occur, many people fall vk:tim to it.

Modernisation of operation system in Railways is 
necessary. Even today there are several districts in Bihar 
and Jhartchand where there is no railway line at alt. I 
wouM like to draw the attention of the hon'ble Minister 
that this year is being celebrated as the year of Passenger 
Amenities. So, such districts should be identified for 
provkling railway lines there for facHltattng people.

Mr. Chairman, Sir, hundreds acres of land belonging 
to Railway is lying vacant. My suggestion is that this 
land should be given on lease for constructing martceting 
complex on that. It will increase the revenue of Railways 
and facilitate thousands of unemptoyed youth in setting 
up their own business and provide employment to tfiem.

I would also like to raise another point that due to 
heavy fog the trains do not run property and so far no 
mechanism has been developed by Railways to deal with 
this problem and as a result of it Railways has to suffer 
loss of crores of njpees in case of accident. There is 
need to pay attention towards this. The hon'ble Minister 
has done tot of for this country and Bihar. But I wouM 
like to draw his attentton towards some demands. In my 
Pariiamentary constituency, Banikpur halt in NaugachMa 
division was operating since long but now tt has been 
discontinued due to which people are suffering great 
diffkajltles. StnfUlarty Bhagalpur district also comes under 
my pariiamentary constituency where halt at Ekchari is 
required. A request of villagers for this purpose has 
already been sent to the hon'ble Minister. Therefore,
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through you I would like to request the hon'ble Minister 
for approval of a halt at Banil<pur and Ekchari for 
facilitating people.

Rajdhani Express runs every Sunday between 
Guwahati and Delhi via Hajipur and Lucknow and reaches 
there at 2.20 due to which people face great difficulties.
I request the hon'ble Minister that it should be run via 
Patna and Kanpur for facilitating people. Earlier sanction 
was given for laying railway line between Alauli and 
Kusheshwar in Khagharia district but so far this project 
has not been taken up foundation stone for Alauli railway 
station has been laid and I request the hon’ble Minister 
to start its constaiction. There is great problem of water 
logging in Naugachhia division and these is urgent need 
of constructing sluice gate there. There is no drainage 
system for this water and every year crop worth thousands 
and crores of rupees get damaged and people suffer 
great difficulties. The hon’ble Member should think over 
H and sluice gate should be provided there to solve the 
problem of water logging. Besides, Mahananda Express 
should be provided a stoppage at Narayanpur station 
and Danapur-Katihar Express should be given stoppage 
at Parrah station. Foundation stone for overbridge at 
Chukati in Maheshkhunt was laid two years ago but so 
far construction work has not been started so far. The 
state government of Bihar or the Union Government 
whosoever may be responsible for not starting this work 
but reality is that people have to suffer and expect woik.
I, therefore, request the hon’ble Minister to look into the 
matter so that construction of this overbridge could be 
started. Similarly, there is a bridge called Ulta Pul in 
Bhagalpur district. It collapsed a fortnight ago. Two years 
ago foundation stone was laid for construction of another 
bridge at this place but work for it could not be started. 
People of this area are facing great difficulties. Temporary 
an’angements are being made but I request the hon’ble 
Minister to take necessary steps for construction of this 
bridge. Local people are facing great difficulties and I 
would like to make a submission that construction of 
bridge should be started before any agitation by people. 
Chiraiyan Tand bridge is also in a dilapidated condition. 
It is also necessary to get this bridge repaired.

I would like to say to the hon’ble Minister that 
doubling of railway line between Barauni and Katihar is 
also lying pending for years whk:h should be taken up 
essentially, therefore attention should be paid towards 
this. Besides, there is need to provide shed, water and 
toilet facilities at small stations because passengers face 
great inconvenience in absence of these facilities. Several 
complaints are received in this regard. This worit may 
not require crores of rupees but a few lakh rupees are 
sufficient for this purpose. Local officials can get it done

themselves but it is not done. Therefore I would like to 
say that attention should be paki towards this. The freight 
charges have been increased due to which prices of oil, 
salt and fertilizers will increase. It should be reconsidered 
so that common man coukJ be benefited. I thank the 
hon’ble Minister for presenting a good railway budget and 
for effteient operation of trains throughout the country.

[English]

SHRI M.O.H. FAROOK (Pondicheny): Mr. Chairman, 
Sir, I am thankful to the hon. Minister of Railways who 
was very kind enough to come and inaugurate in 
Pondicheny, the broad-gauge line between Villupuram and 
Pondicherry.

Sir, he had promised that he would go ahead, as far 
as the survey is concerned, from Pondicherry to 
Dindivanum. He had said hat he was going to dp It. So, 
we are expecting his orders in his regard.

Regarding Karaikal, last time when I represented to 
the hon. Minister personally, in the meeting itself he had 
sanctioned about Rs. 1 crore for the acquisition of land.
I had told him this scheme was sanctioned during the 
then Railway Minister, Shri C.K. Jafer Sharriefs time for 
extension of Trichy-Nagur to Karaikal. X^e position is that 
till Nagur only it was done. So, after my representation 
to the hon. Minister of Railways, the hon. Minister had 
sanctioned Rs. 1 crore for extension. It is only about 6 
kilometres. It covers one State, that is my own home 
State, Pondicheny.

The hon. Minister had asked me that last year he 
had sanctioned Rs. 1 crore and this year he would be 
seeing that it is done. So, I am just reminding the hon. 
Minister to kindly do something as far as the extension 
is concemed, which is pending for a long time.

Sir, there are a few more things whteh I would like 
to highlight. One is about the Tamil Nadu Express. I had 
expressed my concerns to the hon. Minister as well as 
the officers in regard to the sub-standard quality of food 
being provided in the Tamil Nadu Express. Sir, it is one 
of the longest trains in India which runs from New Delhi- 
Chennai and Chennai-New Delhi. But as far as catering 
facility is concemed, it is one of the horrible things which 
is happening there. If the hon. Minister himself just can 
go and taste the food which is being provided there, he 
will know about it. In fact, it is being thrown out. When 
I represented to the hon. Minister in this regard, he had 
said that he wouki look into it. I had also spoken to the 
Manager, South and other officers. They had said that 
they were trying to improve the catering sectton in Tamil 
Nadu Express.
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So. I would request the hon. Minister to concentrate 
on this aspect of catering also. In fact, my suggestion 
would be that please do not give it to the Qovemment 
concerns. Just tike Rajdhani Express, please give it to 
some private contractors.

There is no difficulty, even if he wants to include the 
charge of food along with the ticket. There is no difficulty 
at all. All that we need is an assured food. If he does 
it  we will be able to have a good food in the Tamil 
Nadu Express.

Another biggest diffteulty is there in both Rajdhani 
and Tamil Nadu Express trains. Once we enter into train, 
we are totally cut off from the outside world. Persons 
who were there earlier as Railway Ministers have assured 
on the floor of the House and also declared that those 
trains are going to the connected with phone. But there 
is no phone connection as of now as far as these two 
trains are concemed. Therefore, my plea is this. Having 
made an announcement in this respect, what is the 
difficulty in putting a phone connection? In case of any 
urgency or emergency, if any passenger wants to get 
connected to the outside world, what will he do? The 
Minister has to give phone connections in those trains. 
Other such trains are connected with phones. So, I would 
request him to concentrate on this, though it is a very 
small matter.

I have got a few small things to tell the hon. Minister. 
I have given notices of some Cut Motions as far as 
Andhra Pradesh is concemed. He may please look Into 
them and I do not want to go into the details. If he 
corwentrates on those Cut Motions, I will l)e the happiest 
person.

I am expecting the hon. Minister to connect Nagur 
and Karaikal. which is absolutely necessary. It is a 
distance of only six kms. It has been announced in 
Parliament and I do not know why it is not being done 
so far.

I thank the hon. Minister for having given a patient 
hearing. I once again request him to concentrate o n ^  
issues that I raised and I thank Nm once again. The 
Railway Minister is a friend of all and so, he must 
concentrate and try to give equal justice to the concerns 
of all the States.

SHRI ADHIR CHOWDHARY (Berhampore, West 
Bengal); Sir. kindly permit me to make only one small 
point.

Many projects were proposed by the former Railway 
Minister, whteh have now been disposed by the presen

Railway Minister. One such project is the railway line 
between Nashipur and Azimganj. It was scotched by the 
present Railway Minister. May I ask him whether there is 
any clash of ego between Kumari Banerjee and ‘Kunriar’ 
Nitish? We are suffering because of the squabbling. It is 
their internal squabble and we are suffering. It is 
regrettable to see that our hon. Minister pays scant 
attention to the pleas of Members of Parliament.

THE MINISTER OF RAILWAYS (SHRI NITISH 
KUMAR): There is no truth in that allegation.

SHRI TRILOCHAN KANUNGO (Jagatsinghpur): Thank 
you very much for giving me the opportunity to participate 
in the deliberations. I support the Denuinds for Grants 
(Railways), but with a heavy heart.

As you know, Orissa has the lowest railway route 
per thousand square kilometre of area in the whole of 
the country. Among the 14 major States, it has only 14.6 
km. railway route per thousand square kilometre of area. 
Orissa is not getting due care from the Railway Ministry 
and the Government of India till today. With a heavy 
heart and with serious concerns and anguish, I am 
mentioning this on behalf of the people of Orissa. I have 
no personal animosity against the hon. Minister. Rather 
we like him. We like Shri Nitish Kumar because he could 
connect Miramandali to Sambalpur before time. Therefore 
we are thankful to him. We like him because he has 
announced that Rajdhani Express will go via Adra and 
Kharagpur to Bhubaneswar saving tour hours In time and 
400 kilometres in distance. We are thankful to him, 
although it has not yet been implemented. I want to raise 
only two points on behalf of people of Orissa which is 
the most neglected part of the country. It is not a 
vociferous part. The other parts of the country might have 
been neglected but they are vociferous. But Orissa is a 
very docile State.

As regards creation of new zones, thanks to Shri 
Oeve Gowda's Government, in 1996, several zones were 
created and the East Coast Railway Zone at Bhubaneswar 
was one of them. I thank Shri Oeve Gowda and Shri 
Ram VBas Paswan for that. On 8th August, 1996, the 
East-Coast Railway Zone was the first to be inaugurated 
at Bhubaneswar by Mr. Oeve Gowda. Sir, I want to 
remind one thing to the House. Sir. you will be surprised 
to know that South Eastern Railway is the only Zone 
which serves Orissa but aH other States are t>eing served 
by several Zones. Some States are sewed by two to five 
Zones. Orissa is served only by the South Eastern 
Railway Zone. But its hieadquarters is not within the 
geographical territory of South Eastem Railway. That is 
the irony of fact.
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Therefore, we wanted that the headquarters of South 

Eastern Railway should be moved to Bhubaneswar. My 
good friend Shri Priya Ranjan Dasmunsi is not here. At 
that point of time, he told there in this House that angun 
/a/t>»—there will be fire—it will be transfen'ed from Kolkata 
to Bhubaneswar. The Central Government did not have 
the strength to move It from Kolkata to Bhubaneswar. 
However, at last, on 8th August, 1996, the East-Coast 
Railway Zone was inaugurated. Immediately after that, 
the Standing Committee on Railways convened a meeting 
to examine the creation of new Railway zones under the 
chairmanship of our hon. friend Shri Basu Deb Acharia.
I do not want to say with what motive or intention it was 
done. But I want to quote a few sentences from the 
Report of the Committee. Regarding new Railway zones, 
when the then Chairman, Railway Board was specifically 
asked:

*Whether creation of more Zones would increase 
efficiency in different fields of Railways, the Chaimian, 
Railway Board, stated:

‘I have given a categorical reply that there will be 
improvement in the operational efficiency, 
administrative efficiency and financial efficiency of the 
Railways. I have repeated this not once but ten times.
I again say that there will be improvement in the 
efficiency of the Railways by the creation of these 
zones.’ "

It was categorically told by the then Chairman, 
Railway Board. Sir, what was the reason for creating the 
East-Coast Railway Zone? Sir, the Cabinet approved the 
East Coast Railway Zone with these words:

“(i) Workload of SER is very high and needs relief.

(ii) The accessibility of SER (9 hrs.) is low.

(iii) Geographical sprawls of SER (7200 km.) is very 
large and needs to be truncated.

(iv) A number of railway projects are coming up in 
tho region and there is a need for opening up 
of under-developed areas.

(v) There had alSo boen persistent demands for a 
zonal office in the region."

That was the Cabinet decision.

I am only quoting from the Standing Committee 
Report. In para 33 it is stated that when the Chairman 
was asked, he said:

*We have deckled about the creatton of new zones. 
The problem is only with regard to the jurisdiction. It 
wW vary only very insignificantly or nrarginally. There 
will not be much variatton in the expenditure. The 
difference would be very very marginal. After all, the 
number of divisions and the number of zones would 
remain the same. We have also inaugurated them. 
The headquarters of the zones are also fixed. If one 
area is not in one particular zone or division, it wouM 
fomi a part of the other. So, the difference in the
cost would be only very very marginal.”

This is the observation of the then Chainnan of the
Railway Board. Apart from this, whatever might have
been the motive, the Standing Committee recommended 
that:

The Railway Standing Committee finally recommend 
that new zonal headquarters would be created as 
model headquarters taking into account the available 
state-of-the-art technology In the field of Information 
Technology, Management Information systems and 
Communication Technologies.”

MR. CHAIRMAN: Kindly refer to the number and the 
year of the Standing Committee Report.

SHRI TRILOCHAN KANUNGO: This Report is of the 
year 1996-97 when Shri Basu Deb Acharia was the 
Chairman. I am referring to paragraph 56. The 
recommendation of the Report further states:

“Thereafter the existing zones should also be 
considered for modemisation on similar lines in a 
phased manner for better operational effteiency and 
effective financial and administrative management."

This is about the zones creation.

Six years have elapsed in the meaning, but nothing 
has happened. Because Orissa is a docile State; they 
are not an'ogant; they are not agitating type of people; it 
has not yet been finalised although the South Eastern 
Railways deserve to operate from there. That is why 
even though the East Coast Railway Zone has been 
created, it has not yet been operationllsed. I am not 
talking about other zones; I am confining myself only to 
the East Coast zone.

I would request the Railway Minister to kindly take 
steps to functionalise the Railway Zonal Headquarters 
there at Bhubaneswar qutokly. He has to take personal 
interest; othenvise Orissa will not get Its due share from 
the Railway Ministry as it has been neglected till today.
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My next point is about the gauge conversion. Orissa 
has only two nant)w*gauge lines; one is from Nowpara 
to Guntur with a length of 90 kms. out of which 54 kms. 
is in Orissa and 36 kms. is in Andhra Pradesh; and 
another line is from Rupsa to BangiriposI with a length 
of 89 kms. So, we do have in Orissa altogether 133 
kms. of narrow-gauge line. In the Eighth Five Year Plan 
the Railway Ministry converted into board-gauge about 
7000 kms. of railway fine, but not a single kilometre of 
narrow-gauge tine in Orissa has been converted into 
broad-gauge. Similariy, during the Ninth Plan period more 
than 2000 kms. of railway line have been converted into 
broad-gauge and again not a single kilometre of narrow- 
gauge line has been converted into broad-gauge in Orissa. 
If it was not negligence what else can it be termed?

If you want to see the expenditure, for Nowpara- 
Quntur line in 2000-2001, Rs. 5.10 crore was allotted in 
the Budget.

Inmediately after that, the Railway Minister wrote a 
letter to the South Eastern Railway not to spend anything 
from that Rs. 5.10 crore. I hope the Minister wouW reply 
to this point. He had told not to spend from it. On 
enquiring the reasons for it, I came to know that it had 
not got the clearance from the Cabinet Committee on 
Economic Affairs (CCEA). In the next year, the amount 
of was only Rs. 10 lakhs and so, there was no progress 
in worit. This year. 2002-2003, Shri Nitish Kumar has 
allotted Rs. 10 crore for that partkjular gauge conversion. 
It is very good that he has provided Rs. 10 crore. But 
we want to know whether this particular gauge conversion 
has got the clearance from the CCEA or it will have the 
fate of 2001-2002. That is the most important point. These 
two lines need to be converted into broad gauge because 
it passes through firstly the tribal areas and secondly the 
mineral rich areas. Thirdly, the most important point is, if 
it will be connected from Naupada to Gunupur and 
Gunupur to Raigara. the whole length going via Andhra 
Pradesh will be saved.

Similariy so far as Rupsa-Bangiriposhi is concerned, 
a railway fine is there from Gorumahisani to Tata Na^r, 
it wiH be connected from Bangiriposhi to Gorumahisani. It 
Is a very small distance of 20-30 kitometres. Then Tata 
Nagar will become nearer to the people of Orissa w  
the people of Bihar with whom we have got twtter 
proximity. In those days, in 1956, the people of ^ r  
had taken away that area from Orissa. History hM ^  
revenge on them. Now it is not with Bihar. It is taken 
away from them and is wHh Jharichand now. These are 
the two points which L wanted to make.

We know the financial constraints of the RaHway 
Ministry. But we want only this much that whenever you 
are having new Unas, you have to spread them in such 
a way that the backward States will come up at least to 
the level of natnnal average. One standard is there for 
this. I am talking of the route length per thousand square 
kilometres of area. Orissa is at the lowest at 14.5 
kitometres. It can come to 19-20 hours within a specified 
time frame. Within that time frame, you have to plan and 
allocate in such a way that backward States come up to 
the national average i.e. 19-20 kms. of railway route per 
thousand kilometre of area.

Sir, there is no doubt that Shri Nitish Kumar is very 
intelligence. 1 am seeing for the last three years that 
when the Railway Budget was presented for each year, 
some kind of a commotion had been there like walking 
into the well of the House and things like that. But this 
time, there was absolutely no commotion at all because 
of the intelligence of Shri Nitish Kumar. He has told that 
he has thought of three parameters whk;h have absolutely 
no relevance like the route length of thousand square 
kilometres of area, Population aod projects and other 
things have no relevance to constoiction of new lines. 
Only one parameter should be there, that is, route length 
per thousand square kilometre should have been taken 
into account. 1 request him to take that an account. You 
will see that in matters of new lines construction Orissa 
has got a very bad deal in the hands of Shri Nitish 
Kumar whom we Hke the most.

Shri Choudhary has left now. He was saying that all 
viable projects have been taken away. All projects which 
were abandoned and frozen at one point of time were 
taken up during the period of Nitish Kumaiji’s predecessor.

Do you know that so far as gauge conversk>n is 
concerned, in 2000-2001, 45 per cent money of three 
zones and 20 per cent money of the vrtwle country was 
spent in only one State? In 2001-2002, 65 per cent of 
the money meant for three zones served only one State, 
that is West Bengal. Sixty-five per cent of the amount 
meant for gauge converston has gone to that State only. 
This shoukJ not be done. The State whteh has the highest 
route length per 1000 square kitometre is Punjab; next Is 
West Bengal. You are carrying coal to New Castle. We 
hope that Shri Nitish Kumar whom wo like most, will not 
do that. We do not want any favour, but we want justice. 
We want to come at par with national average, not to 
the highest level. Punjab has 43 kik>metres of route length 
per 1000 square Wtemetre area; Bihar, from where Shri
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Nitish Kumar comes, has 36 kilometres of route length of 
per 1000 square kilometres area; and West Bengal has 
42 kilometres of route length per 1000 square kilometre 
area. But Orissa has got only 14.50 kilometres per 1000 
square kitometre area. It has to come up to the national 
average, which is 19 kilometre only. It should be done 
within a time frame, say during the Tenth Plan period. I 
hope that Shri Nitish Kumar will definitely bring Orissa to 
the national average level.

With this I thank and I support the Budget. I wish all 
the best to the Railway Minister.

[Translation]

DR. RAGHUVANSh PRASAD SINGH (Vaishali): Mr. 
Chairman, Sir, just now several hon’ble Members have 
made a mention regarding operation of Railways for last 
150 years In the country. Railway is celebrating 150th 
year of its inception this year, but this celebration does 
not hold any meaning for us, as the demand to connect 
Vaishali by rail is being made for the last 100 years. I 
am saying so as per the historical evidences that the 
demand to connect Vaishali by rail is being raised since 
1904 and as per this only two years have remained in 
completing 100 years. I do not know the criteria of survey 
done by Railways whether it is survey regarding 
transportation of goods or passengers. Survey regarding 
Iron, woods and industrial production is conducted but 
no survey is conducted regarding agriculture produce and 
for this purpose it has been stated that Railway is 
incurring loss and in comparison to income from it, the 
cost is higher. It is a dangerous thing.

Sir, Vaishali is the birth place of Bhagwan Mahavir 
and this year 2600th birth anniversary of Bhagwan 
Mahavir is tieing celebrated. The Prime Minister has stated 
that Rs. 100 crore will be spent on this. The 2600th birth 
anniversary of Bhagwan Mahavir is being celebrated with 
great pomp and show but so far rail connection has not 
been provided to birth place of Bhagwan Mahavir. This 
is the place where Bhagwan Mahavir delivered a speech 
regarding Lichhvi Repubik; and democratic, Vaishali is 
the place, where concept of democracy was first 
propounded. In this speech Bhagwan Buddha said that 
how fine the administration of that state was, where rules 
were formulated for governing. We have not learnt 
definition of democracy from Abrahma Lincon but Vaishali 
is the place, where democracy was propounded for the 
first time.

Sir, recently, the largest Stupa of the world has also 
been discovered in Kesaria. The hon'ble Minister of 
Finance had stated in his speech that from viewpoint of

tourism India would be brought at intematlonal level by 
six circuits and Buddhist circle is one of them. An 
assurance was given in the House to complete the circuit 
but so far it has not been completed.

In matters of Railway Buddhist circuit will be 
completed. I would like to tell that sanction has been 
accorded for bridge at Patna and recently hon’ble Prime 
Minister laid foundation stone for that.

I would like to say that the bridge should be 
constmcted expeditiously. Rajgir, Gaya and Patna have 
been provided rail tines but so far vaishali heis not been 
connected with rail. How Buddhist circuit can be complete 
without connecting. Vaishali by rail? Therefore the sun/ey 
of Hajipur, Kesaria, Arera, Sugouli via Vaishali and 
Sahibganj have been completed. The survey was 
completed in 1997. Survey has been conducted time and 
again. The survey was completed by 21st December'2001 
but now I would like to ask as to what is being done 
after completing the survey? There is no provision for 
transportation of agricultural produce. Water melon is 
produced on a large scale there and transported by tnicks. 
Similariy all agricultural produce like Mango, Banana, fruit 
vegetables etc. are not included in the survey. Due to 
this the resolution regarding connecting rail line is not 
easily passed. ‘

It is very essential from tourism point of view and 
also as it is the Buddhist circuit, the birth place of Lord 
Mahavir as well as birth place of Lichchavi republic. As 
rega’ds tourism, there is always complaint from the 
Department of Railways that sufftelent funds have not 
been allocated. It is true that there is paucity, of funds 
but there is a saying that.

[English]

whether there is no will, there is a survey. Where 
there is a will, there is a railway.

[Translation]

How long this will go on? When will the hon'ble 
Minister have the will power to get this survey conducted? 
This survey has been completed but when that will be 
completed, I have raised this question 5-6 times but the 
hon’ble Minister has not paid any attention to it. It seems 
as if we have to launch a satyagraha, we have to fight. 
The people of hose areas are demanding completion of 
Buddhist circuit at the eariiest. There is no paucity of 
funds. If funds are arranged from 0.0. F. then It will be 
done but so far that work is* not being done. Since people 
are pressurising us, we wilt work according to them only. 
It seems we have to fight for this.
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laid ^  ^laid. From the enquiiy. which has been conducted so far
It seems that now the work wi!l be carried on speedily
But on way to North Bihar by road, there is a railway
crossing called Dighagumiti. Whenever a train m ffBPc
through that crossing, traffic comes to a standstill for
houre. Since there is no overbridge that crossing remains
closed. In a day around 60.000 vehicles pass through
that road. There is always a long jam whenever a train
crosses through that crossing thereby valuable time is
wasted. Sometimes we fear that we ntight miss the flight
This Digha railway crossing as well as the Gayarahpanthi
Railway Crossing are very important railway crossings
since they lie between the main Hazipur and Muzaffarpur
line. All hon’ble Minister know about it.

Similarly in Muzaffarpur there is a Aamgola railway 
crossing, Motljheel railway crossing and in west the railway 
crossing comes on the way of Bhagwanpur, when we 
pass through these three railway crossings, we have to 
stop our vehteles for long due to whteh we faced difficulty 
in coming and going. Whenever we visit Fatwa, the 
parliamentary constttuency of hon’ble Minister there is a 
road, on which around. 50-60 thousand vehicles pass in 
a day. When we reach that road, we have to stop our 
vehicles 1 km away. There is a law which states that, 
for the constructton of overbridge, in any state, experwes 
have to be partly borne by the concerned state 
government. But the economic condition of all the states 
are not the same. Therefore, I request the hon’ble Minister 
to construct overbridges on behalf of his ministry in the 
states where there is heavy traffic but there are in great 
financial crisis. This should be amended accordingly. I 
have spoken on the basis of my experience. Similarly 
various states of the country must be facing this crisis. 
But the financial condition of many States is not that 
worse as of Bihar. If the State Government complains 
about financial crisis and Railways complains about some 
other problem then It will create problem for us. Therefore 
improvement should be made in it. Overbridges should 
be constmcted in all those places wherever there is a 
railway crossing.

Many people want to travel during summer vacattons. 
But in trains there is waiting list upto 300. People 
approach us for reservation and when we ask them as 
to why they want us to write they say that their waiting 
list number is 200 or 300. There is a Vaishali Express 
whteh njns between New Delhi to Muzaffarpur and beyond 
it. It is considered an injportant and a very good train 
and all people prefer to travel In that train. But there is 
always a long waiting list for reservation in this train. The 
railways has to see whether it will be proper to Increase 
the number of coaches or introduce addittonal trains. Ttie
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railways must be having the data as to the train in whteh. 
the route in which there is tong waiting list for reservation. 
Hence the railways shouki be asked to make anrangennent 
for additional train or additkinal coaches. During vacations 
people want to go to their houses for attending manlages, 
festivals but they face diffteulty in getting reservation. The 
Department has introduced Sampurna Kranti train. People 
say that It is a very good train. Even the common man 
prefer to travel In that train. I request the hon’ble Minister 
to introduce a train from Patna to Muzaffarpur like that of 
Santpuma Kranti Express. It is the demand of common 
people and they have said that during discussion on 
railways. I should raise this question.

There is a sugar factory in Motipur in my 
constituency. Muzaffarpur is a very important place. When 
I went there I found people have staged Dhama on the 
railway line and at the platforms. When I asked the 
reason, they told me that the train which passes through 
this station, has no stoppage. It should have a stoppage.
I would like to say that in that station, the earning from 
tickets is not less than any other station. On my request 
they have provided the stoppage. But there is no stoppage 
for Bandra Express. When we go there then the people 
will request for stoppage. Hence I request the hon’ble 
Minister to provide a stoppage for Bandra Express at 
Motipur.

Rajdhani Express is a very good train and most of 
the people prefer to travel in that train. After attending 
the House. I go by that train on Friday at 4.30 p.m. But 
when this train goes from Delhi to Guwahati It starts at
2.00 p.m. and reaches Patna at 2.00 a.m. next day. It 
becomes difficult at the time of boarding that train here 
and alighting there. Hence it shoukf be made a daily 
train. Improvement should be made in its timing also. In 
Guwahati also, people face diffnulty. We hear people 
saying that It should run during the day time.

One Rajdhani train runs from Hajipur. The people of 
Samastipur want that it should pass through Samastipur. 
Many members have raised Ouestton in this regard. In 
Rajya Sabha also. Members have raised question that 
Rajdhani train shouki pass through Samastipur.

Lakhs of labourers from Bihar travel by trains to other 
parts of the country In search of employment whether It 
relates to agriculture, factory, they do all kinds of work. 
These people are hard woriting and it ttiey leave their 
jobs: then the entire production of the country will come 
to a standstill. These people also travel for joining the 
army and to protect the borders. But while travelling they 
are subjected to various kinds of exploitation. Hence
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attention should fc>e paid to this. Since, most of the 
labourers are illiterate, they exe out a living by their hard 
labour. But their knowledge is poor therefore they ai« 
exploited by saying ordinary trains as express trains or 
making other irregularities in ttekets. Similarly, there are 
approximately seven lakhs porters at various railway 
stations in India. They mostly belong to weaker sections 
of the society and hail from dalit families. When I go to 
Patna junction the porters say that there is no waiting 
from facility and toilet for them in that station. Hence the 
hon'ble Minister should pay attention to it. These people 
work for 24 hours in the platform and carry the goods of 
other people on their heads.

Their demand is that they should be given the status 
of Class IV employees. In railway, Contract, system is 
prevailing. Contract system is prevailing everywhere and 
mafia’s and dons win all the contracts. Hence I request 
the hon'ble Minister to do away with contract system In 
the railways whether it is in parcel or in labour.

SHRI RAMDAS ATHAWALE (Pandharpur): I extend 
my support to you in this regard.

SHRI RAGHUVANSH PRASAD SINGH: The contract 
system will be helpful in getting rid of criminal and mafia 
men. It will also improve the law and order situation.

The wealthy persons travel either in the first class or 
in AC but the comnwn men travel in general compartment. 
Hence the number of general compartments should be 
increased. It is true and as was being mentioned by 
Shrimati Renu Kumari that people have to travel in the 
general compartments in inhuman conditions, like the 
stuffed foodgrains bags while being transported. Similarly 
the rail accidents have also not declined and are taking 
place quite frequently. We will extend our support to the 
hon. Minister who propose to undertake the modemisatbn 
and renovation of the railway lines and other such matters. 
We want the rail accidents to completely stop.

The hon. Minister should also consider to enhance 
the speed of trains so that the distance between Delhi to 
Cateutta, Delhi to Chennai, Delhi to Mumbai and Delhi to 
Hyderabad could be covered in Just 12 hours. Railways 
has developed a lot. The technological development has 
taken place in various countries in the worid and it has 
become possible to cover the long distance in short span 
of time but we are still dreaming as to when will it become 
possible to do so.

With these words I conclude.

SHRI SURESH RAMRAO JADHAV (Parbhani): Mr. 
Chairman, Sir, I on my own behalf and on behalf of my

party Shiv Sena strongly support the dentands for grants 
of the Railways for the year 2002-2003. Mahatma Gandhi 
was of the view that before indulging ourselves in any 
job we must give a thought as to how our deed is going 
to t>enefit the others. He was also aware that the railway 
department is one of the biggest in our country and our 
railways is one of the largest network in the worid. 
Recently our railways have completed 150 years of its 
establishment and this is being celebrated with a lot of 
fanfare but it is time to introspect as to how far it has 
benefited the poors and the common men who generally 
travel In third class.

Railways has completed 150 years of existence but 
not a foot of railway line has been laki in my constituency 
Parbhani in Marathwada region of Maharashtra. At the 
time of independence, we were being governed by the 
Nizams. We got our independence after our country India 
was fonnally freed. Marathwada compose of seven to 
eight districts having a total population of two crore 
people. Not even a foot of railway line has been laid 
there in these many years. Through you, I would like to 
submit to the hon. Minister that if our region Marathwada, 
which is a very backward region is to be devetoped in 
true sense then the most effective way of doing so is 
through railways. If two crore persons are to be truly 
devekiped then a special package should be provided to 
railways. If the big projects pending, for. so many years 
are to be completed then Marathwada should be given a 
special railway package.

17.00 hrs.

I would like to submit that though tlie work of laying 
down new rail line is going on in the places between 
Amravati-Narkher and Ahmednagar*Beed-Parie-Baljnath 
and Puntamba-Shirdi etc. but adequate funds have not 
been allocated for the purpose. I wouW like to know how 
long it will take to complete these projects? Through you, 
I would like to submrt that the Government should allocate 
more funds for laying down these railway lines. Similarly 
the gauge conversion work at many places like Miraz- 
Latur Mudhked-Adilabad, Solapur*Godaj and 
Secunderabad*Jamakhampetes is also lying pending. I 
have been representing the region as Lok Sabha MP 
since 1996. I have also kept on demanding for the 
devetopment of these projects. The leaders of our party 
under the leadership of Shrl Geeteji have met the Railway 
Minister Shrl NItish Kumar again and again and have 
requested him to expeditiously complete these projects. 
Through you. I vrouW like to submit that though the year's 
budget is a balanced and development oriented budget, 
increase in the fares of ciass>3 and class-4 has resulted 
in a bit of discomfort. *
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Sir, there are other small demands also related to 
my constituency which I would like to convey to the 
Minister of Railway through you. There is only one train 
to travel to the capital from the Marathwara region. 
Through you. I would submit that the people from 
Tamilnadu and Andhra Pradesh come for getting 
employment and there should be a better train facility for 
these people to travel. Through you, I would also liite to 
submit that there is only one train, Devgiri Express to 
travel from Nanded to Mumbai. There is waiting for one 
to two months. Children and the women face a lot of 
problem in coming to Mumbai. Hence I would like to 
request that another train should be started for traveling 
to Mumbai. We have been making this demand repeatedly 
and this shouM t>e fulfilled. I would like to thank the 
Railway Minister for making our station operational again 
whk:h was not operational till four days ago. I had placed 
some demands in this regard. I met him for the Manvat 
stoppage. Being a Qandhian, NKishji is interested to work 
for the poor. He got work on Manvat stoppage done 
without delay by providing stoppage of the Tapovan 
Express on it. Hon. Minister has shown his inclination to 
work for the poor and common man.

Sir, I would like to submit to the Minister of Railways 
that our region Marathwada is the most backward region 
In Vidarbha especially in Maharashtra. If two crore people 
are to be given justice and enabled to progress, I would 
appeal to the hon. Minister that he should announce a 
special package for completing the pending railway 
projects in Marathwada region and devetop this region. 
This tjudget is t>alanced, growth oriented and meant to 
devetop tlie country and the railways. With these words 
I thank the hon. Railway Minister and conclude my 
speech.

SHRI MANIKRAO HODLYA GAVIT (Nandurbar); Mr. 
Chairman Sir, I rise to participate in the debate Iwing 
held on the demands for grant with regard to Railway 
Budget for the year 2002-2003. The Indian Railways 
facilitates a huge population of our country and is also a 
national property. The first Indian Rail was introduced 
from Boribandar to Thana covering a stretch of 32 
kilometers and today it has completed one hundred and 
fifty years of its establishment in 2002-2003. 62 thousand 
kilometers of railway lines have been extended in these 
years. I extend my thanks to all the fomier and present 
Ministers of Railways as also the railway eniptoyees. 
Railway lines in many of our states have been laid dunng 
these hundred and fifty years. A meeting of the All Inda 
Panchayat Council was held recently in month. My 
constituency is a hilly area, there are so many mountains 
and it was known by the name of Sardar Sarovar. When 
I brought the lady Chainnan of Panchayat of this aiM 
here, she said that she was sitting in the rail for tfie first

time. There are, infact, many backward tribal areas in 
our country and the Government shouM pay attentton 
towards those areas also. I, once again extend my thanks 
to all the former and present Ministers of Railways, 
Chairmen of Railway Board, all Senior offk»rs and offtoials 
of railways.

But the bridges constructed over railway lines have 
become very old now after 150 years. The Railways, 
therefore, has to make provision for renovation of these 
old bridges. All are aware about the deaths of hundreds 
of people due to the damage of a bridge in Tamilnadu 
last year. I, therefore, request the hon. Minister of 
Railways to provide maximum funds for renovation of 
these old bridges.

There can be many causes for the railway accidents 
occurring in our country. One of the causes is that the 
railway tracks laid years back are not changed. The 
Mumbai-Delhi Rajdhani Express also derailed recently. 
One train de-railed there and no train could run on that 
track for a week. Therefore, the old lines are also required 
to be changed.

Secondly, 1 would like to submit that there are 
unmanned railway crossings. SO school children died in 
the rail accident near Pune five six-years ago due to the 
absence of a Gate-man. When we provide railway facility 
in the country for 62 thousand kilometers involving an 
expenditure of crore of rupees, then It is not good that 
fifty school children die only because there was no Gate- 
man at the crossing. I request the hon. Minister to appoint 
Gate-man at unmanned railway crossings, be it 
Maharashtra or Gujarat.

I have also gone through the Budget speech of the 
hon. Minister on page 10, Para no. 45, a target of 250 
kilometers has been fixed for doubling the railway line. It 
is negligible in such a vast-country. In this way, one can 
guess, as to how many years it would take to cover the 
entire country. As hon. Shri Raghuvansh Prasad Singh 
has said that doubling of railway track has not been 
undertaken even in the hundred years. I am also the 
member of Railway Standing Committee and know very 
well that the Railway is lacking in funds and infact a 
meeting has also t>een held with the Planning Commission 
in order to increase this fund. The Planning Commisston 
says that they provide as much funds as are asked by 
the Railways. Now, after listening to both the skies, the 
questton arises as to where does this fault lie. 1 do not 
know but I request the hon. Minister to make provisions 
for completion of important railway lines in vartous states 
of the country immediately. Poor people of our country 
whether he is labourer, or fanner or common citizens.
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travel by rails. Even I pass through the same railway 
lines in Maharashtra and Gujarat, there is a shortage of 
local trains. People get Rajdhani or Express trains for 
going to Mun\bai, but there are no fast local trains in my 
constituency Nandurbar. I request to make appropriate 
arrangements for this.

17.16 hrs.

(Dr. Raqhuvansh Prasad S ingh In the Chaii)

Sir, I would like to draw the attention of the hon. 
Minister of Railways towards the railway division of Surat- 
Bhusawal-Udna-Jalgaon. This division is under the 
Western Railways where the work of electrification is 
under progress. The electrification of this track is to be 
completed by the year 2003, but it is said that the funds 
of this project are diverted somewhere else. I told the 
people that it is not so, I have full confidence in the 
Minister of Railways, he cannot do so. I submitted a 
proposal before him just two three days back, and he 
give green signal for that, that is why I believe that the 
funds would not be diverted, this is what i say to the 
people of my area. Sir, doubling of lines of stretch of 
300 kilometres in the Surat-Bhusawal division, is to be 
done. This stretch also covers the area of Shri Kashi 
Ram Rana, the Minister of Textile, Mandvi falls under 
Gujarat State and besides this, there is one more area 
called Dhule. Erandol constituency is of Shri Annasaheb. 
M.K. Patil, who is Minister of state in the Union Cabinet. 
In this way, two Ministers come from this area. People 
ask as to why the doubling of this track is not being 
undertaken. 1 have told that Shri Nitish Kumar would do 
it. In 1984-1985 soil was laid on 30 K.M. Stretch of this 
division. Our bridges were also Constructed. I had raised 
this Point in the meeting of Standing Committee of the 
railways but the record of that is not available. There are 
34 railway stations under this division of 306 K.ms. 
Stretch. One is of one kilometer length. In this way the 
work of doubling of railway lines is required for 242 k.m. 
This railway line passes through the tribal areas of 
Maharashtra and Gujarat. There can be one direct railway 
track connecting Gujarat from the south. I have raised 
this question in the meeting of the Standing Committee 
of the Railways and have also demanded for that.

It has been written in the report of the Standing 
Committee. The Mumbai-Delhi Rajdhani Train is indeed 
a good train. But the catering sen/ice has declined in it. 
The contract of catering in that train has been given to 
the Railways. The hon. Minister should also see to this 
that when there is no proper food arrangement in trains 
like Rsydhani then what to talk of other trains. Does the

hon. Minister know that the Railway eanra crores of 
mpees by transportation of coal for ukai thennal power 
Project situated near Songarh on this line.

Sir, Passenger trains are separated on the Surat- 
Bhusawal line in Gujarat in Northern India. If this line is 
doubled, then during the rainy season in the situation of 
floods trains of Mumbai-Delhi, western Railways can be 
diverted on the Surat-Bhusawal line and thus it can be 
utilised in this way also. I therefore, request the hon. 
Minister to double this important railway line and make 
provisions in the budget for this purpose. There is no 
need to take even in inch of Private land, since the 
entire land belongs to the Railways. I therefore, request 
the hon. Minister to make Provisions for doubling of 
railway lines of a stretch of 306 kilometers in the Udna- 
Jalgaon division in the current budget. With these words,
I conclude.

[English]

SHRI RAMANAIDU DAGGUBATI (Bapatia); Mr. 
Chairman, Sir, though the Railways have the biggest 
infrastructure networit in our country, there is still a vast 
backward and the under-developed areas to be covered. 
It is high time that the role of the Railways as a major 
infrastructure provider for the economy is reinforced in 
the right spirit. As my predecessors have already pointed 
out that many improvements that are required to be done 
in the Railways, I shall not touch those points and will 
concentrate with the problems in my area specifically 
Bapatia in Andhra Pradesh.

Chirala railway station has been selected as a model 
station. But the wori< is going on very slowly. As the 
Member of Pariiament from the area I have already given 
an amount of Rs. two lakh for the beautification of the 
surrounding pari© of the area. But the wort< has not 
started so far. I request the hon. Minister to kindly look 
into the matter. As a local Member of Pariiament I have 
no facility to board a train at Chirala as there is no halt 
for the G.T. Express at Chirala connecting to New Delhi. 
Chirala is a very important town. I, therefore, urge upon 
the hon. Minister of Railways to ensure that a halt is 
given to the G.T. Express at Chirala at an eariy date.

The work for the over-bridge at Chirala has started 
long back. But it is not yet completed owing to change 
of contractors from time to time. I would request the hon. 
Minister to kindly take up the matter seriously and give 
directions to the General Manager of the South Central 
Railway to ensure finality of the constniction of the bridge 
at the eariiest.
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I have already written for improvement to the existing 
railway culvert no. 622 on Marripudi drain in Vijayawada 
Division. The stagnated drain water is submerging crops 
in 5,000 acres every year. Since the funds have not 
been released, the work could not be taken up so far. I 
woukJ, therefore, appeal to the hon. Minister of Railways 
to ensure that the required funds are released before the 
rainy season starts enabling the works to be completed 
in time.

Passenger amenities have always been a sacrosanct 
area which can never be compromised. The trains do 
not run in time. Some tk:ket examiners take money and 
allow the unreserved passengers in the reserved 
compartments. The problems like drinking water shortage, 
lack of cleanliness and poor catering facilities are there 
whk;h need to be solved and the situation improved.

There are a number of areas prone to widespread 
cormption in the Railways such as passenger booking, 
booking of goods and parcels etc. The Railways must 
find out the root cause of the continuous poor 
peiformance of the Railways and effect improvement in 
its operations.

In the end I again emphasise upon the need of 
ensuring punctual mnning of the trains and also the need 
to take up the works pointed out by me at the earliest.

SHRI K.H. MUNIYAPPA (Kolur): Sir. I am grateful to 
you for giving me this opportunity. The hon. Minister of 
Railways has put the' Demands for Grants (Railways) 
before the House. We do hope that the Railway Minister 
will do something more for the development of Railways. 
Funds constraint is there every year, but he must give a 
new thrust to the Railways to complete the on-going 
projects to fulfil the aspirations of the people and the 
Members of Parliament representing the constituencies 
concemed. All the time, the Members of Parliament are 
requesting for some new scheme or something, but it 
will not serve the purpose of the Members of Pariiament 
of that area in particular, and the development of Railways 
in general. I would like to say that we are all with you 
on this issue. You have to find out a solution to take up 
gauge conversion work throughout the countiy. The gauge 
conversion work has come to a standstill. You are saying 
that you will take up 250 kilometres of gauge conversion 
work this year. I would like to know how many kilomeUes 
of meter-gauge line are being converted into broad-gauge 
and how many kilometres of narrow-gauge line are being 
converted into broad-gauge line. All the lines have to 
converted to broad-gauge lines because then only it will 
be more useful for the country as a whole. The hoa 
Railway Minister is very much concemed about this, and

I know that he will not give any false promise to the 
Members of Parliament. However, my sincere and humble 
request to him is that he has to find out a solutton to 
this partkMJiar issue.

I would like to mention one thing about gauge 
conversion. Coming to Yelahanka-Bangarapet gauge 
conversk>n. on a stretch of 70 kik>metres. an amount of 
Rs. SO crore has already been spent, but it will not sen/e 
the purpose if you do not complete the remaining part of 
the gauge conversion, whk:h is another 47 kilometres. 
You have already completed the gauge conversion wori< 
on 77 kilometres, and you may kindly complete the gauge 
conversk>n work on the remaining part also. I tokl the 
hon. Railway Minister to write to the Govemment of 
Karnataka to find out a via media, that is whether they 
could contribute one-third or half of the amount. On our 
part, we have requested the hon. Chief Minister of 
Kamataka. They are waiting for the Govemment of India 
to give some direction. The hon. Railway Minister assured 
me that he would write to the Govemment of Kamataka 
to find out a sokrtton. but till today nothing has come 
out. This is one of the long pending schemes, and I 
would request you to do something about it.

Secondly, Bharat Gold Mines has been ck>sed. There 
are about four thousand or five thousand workers, and 
now they have no livelihood. For the last one year, they 
are not getting any salaries. They are going to Bangalore 
to earn their livelihood. A train is going from KGF to 
Bangalore, and my request is that it has to be made bi­
weekly because it would be useful to the people. There 
is another train going from Bangalore to Joalarpet. 
Between Jolarpet and Chennai Road, ttiere are so many 
trains. Therefore, this train should be shifted and it should 
operate on Mariakuppam-KGF-Bangarapet-Bangatore route 
as it wouM t>e more useful. Five thousand workers have 
no work and they are going to Bangatore to earn their 
livelihood. The hon. Minister should give a serious thought 
to this.

Sir, thirdly I would like to mentton that doubling of 
railway line up to Malo has already been completed, I 
would like to request that another stretch of 50 kitometres 
leading up to Jolarpet in the Chennai route should also 
be completed.

Another point that I would like mention is that 
presently the Rajdhani Express from Nizamuddin to 
Bangatore is running twk:e a week and It should be made 
daily. That would be very useful. The Yelahanka to 
Bangarapet railway line should also be completed and 
another stretch of around 40 kilometres shouM linked to 
Mandanapalie so that it couM be linked to the Eastem
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region of the country. Pending work of the Bisanatham 
railway line should also be completed. Also, the railway 
platform at Kolar railway station should be extended so 
that it is adjacent to the bus terminus.

Sir, finally I would like to request the hon. Railway 
Minister that orders for constructkMi of at least 500 railway 
coaches should be placed with M/s BEML and all the 
other railway projects that are going on in Karnataka 
should be completed at the earliest. I would not like to 
mention more issues otherwise none of the issues would 
be addressed. That is why I have mentioned only a few 
points.

[Translation]

SHRI ALI MOHD. NAIK (Anantnag): Mr. Speaker, Sir, 
Jammu and Kashmir has its own importance. The 
geography of the state in such that the country situated 
on its border Is not our friendly nation. Therefore, 
movement of army troops often take place there and in 
the situation of war or any other disturbing situation army 
movement takes place thereon large scale. Besides, 
economy of the State is based on Tourism. Tourists from 
all over the world visit this state throughout the year. 
Thirdly, several Hindu Pilgrim centres are situated in 
Kashmir where lakhs of our Hindu brothers go for 
pilgrimage. Mata Vaishu Devi and Amamath cave are 
famous among them.

Mr. Speaker, Sir, the national highway is the only 
way which links the state with centre and sometimes this 
road remains closed for a couples of months. Therefore, 
we have requested Central Government several times to 
construct an alternative route in the state. However, It 
could not be constructed even In past 50 years. Even 
the train was Introduced for Kashmir incidentally.

[English)

There is no will on the part of the Government of 
India right from 1947 till today to have an all round 
development for the State of Jammu & Kashmir.

[Translation)

Nobody is taking interest. The work takes place by 
chance only. The Train from Pathankot Jammu is also 
not regular. When Smt. Indira Gandhi was Prime Minister 
she ordered to construct the rail track from Jammu to 
Udhampur. It is a small stretch of 60 km only. Smt. 
Indira Gandhi lived for 3-4 more years after that but that 
track could not be constructed tUI now. I would like to

know from hon'ble Minister of Railways why such a smedi 
stretch of rail track couM not be laid in so many years. 
What are the reasons behind this failure?

[English]

Why are you not doing it?

[Translation]

Mr. Speaker, Sir, I am grateful to the hon’ble Minister 
for visit to Srinagar where he has committed for the 
completion of the Project. However, the project is still 
lying in the same position. Then there was another 
proposal to lay rail track from Udhampur Baramulla. Two 
Prime Ministers Shri Devegowda ji and Gujral ji went 
there. Lots of people were gathered when foundation 
stone for this line was laid but I would like to know the 
reasons for not taking any action in this regard till now, 
and not constructing even a foot of rail line in this area.

[English]

What is the reason? Why are you not taking interest 
in Jammu and Kashmir for the over all development of 
the State? What are the reasons for it?

[Translation) '

Mr. Speaker, Sir, this attitude of the centre shows 
that Kashmiris are being ignored in every spheres. Why 
it is so? Why are they creating an impression that centre 
is not taking any interest in Ksishmiris. The another 
proposal came to provide rail line from Jammu to Rajouri 
area which is very much in news these days. However, 
no improvement has been made till date. It was decided 
to extend this track upto Kishtwar and new assessment 
would be made for this purpose, but nothing has been 
done.

[English]

The reason being given is that the Government 
India is short of finances.

of

[Translation]

Government does not have funds. Nothing is being 
done for the backward state like Kashmir. Govemment 
are paying its attention to the states which are already 
enjoying railway facilities. This state is relling under 
crisis. '
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Because of militancy, because of war, because 
of infiltration, your amiy fias to be on the move every 
time.

[Translation]

When the link with centre closes, the army remains 
on the other side and we are left on the other. Even in 
bad weather of winters many times we do not get 
newspapers for 3 months. There is no road or railway 
line there. I would like to request the concerned Minister 
to implement the Project or the reports formulated in this 
regard. Special funds should be given to Kashmir for this 
purpose. When a special package is being given to north 
then.

[English]

Why not in Kashmir? What is wrong with it? 

[Translation]

One more proposal was made for doubling rail line 
between Jammu and Jalandhar. At present there is a 
broad gauge between Jammu and Jalandhar because of 
narrow route. I would like to know why work is not being 
undertaken on this line. I would also like to know that by 
when this work will be completed. Will it be completed in 
our life time or not? My submission is that pilgrims from 
all over the country visit Vaishnu Devi Shrine in Jammu. 
However, they face so many difficulties or each there 
due to heavy rush. They are dependent on train only. It 
is religious tourism, therefore, I would request the 
concerned Minister to take interest in this regard and 
also to take action on the requests made by me. 
Government should convince the people of Jammu & 
Kashmir that they are Integral part of our country and 
the Central Govemment is very much interested in their 
devetopnwnt. They are with the Govemment to eliminate 
militancy from there.

SHRI HARIBHAU SHANKAR MAHALE (Malegaon): 
Mr. Chainnan, Sir, i am grateful to you for giving me an 
opportunity to speak. I congratulate the hon'We Minister 
as Indian Railways has completed 150 years. He has 
made some efforts for the devetopment of Railways. I 
wouW like to say that there are several difficulties in 
Maharashtra especially in my Parliamentary Constituency. 
Neither any new railway line nor any new train has been 
given to it. I thank the hon*ble Minister for providing 
stoppage of Jhelam Express for which there was a 
request. People have been demanding stoppage of Pavan

Express at Nandiyal raUway station for the last 15-20 
years. Through you. I would Hke to request the hon'We 
Minister in this regard.

Similariy, the largest mandi of Asia is situated in 
Lassel Qaon. Onion is being transported to other places 
from this mandi. There is a demand to construct over­
bridge there for the last 15-20 years but no one has 
paid attention towards it. Through you. I would like to 
request the hon’ble Minister to accede to this demand. 
Similarly, there is Vidhart>ha train which is a new train. 
There is commercial market in Vklhart)ha region. School 
chiklren have to go to Manmar and Nadiyal. If a stoppage 
of Vldhartiha train is provkted there it woukj be convenient 
to them. Manmad and Nasik are two big stations. It is a 
long distance train, therefore it is necessary to provkle 
stoppage there.

Mahakumbh Mela is likely to be held in Nasik in
2003. Therefore, Nasik railway station shouU be renovated 
as is being demanded by the people there. I would like 
to mention about coolies also. They have complained to 
the hon'ble minister that railway has not paid attention 
towards them. Attentton should be given to them also. A 
little attentk>n has also been given to the catering facilities 
in railways. Do you travel in trains? I wouM like to mentton 
one thing tfiat only potato vegetable, is served in trains. 
Is there no other vegetable in the market? Attention shouM 
be given towards this aspect also.

There is 105 years old ‘Rashtriya Pathshala’ in 
Manmad. Lokmanya Tilak and Mahatma Gandhi had also 
visited this Pathshala. There is a demand to construct a 
school on the railway land lying vacant near that 
Pathshala. Efforts shoukj t>e made to fulfill this demand.

One of my friend has mentioned about tribals also. 
A Proposal was also raised to lay new railway line from 
Manmad to Malegaon and Malegaon to Ohulia. Several 
Minister of Maharashtra have also mentioned atx>ut it but 
stilt nothing has been done in this regard. Shri Joshiji 
was the Chief Minister of Maharashtra. He is aware that 
Nasik and Pune have good relatuns. Railway survey has 
already been conducted there. People are demanding new 
railway line there. We have requested the Hon'ble Minister 
twice or thrice regarding Manmad and Yuvala also. He 
has given conskleration to it but no action has been 
taken yet. I request that action shoukl be taken as eaily 
as possttJle. Thers is a k>ng standing demand to introduce 
Rajdhani Express between Mumbai and Delhi. I request 
to start new railway servtoe there.

I am grateful to you for giving me an opportunity to 
speak.
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SHRI SIS RAM OLA (Jhunjhunu): Mr. Chairman, Sir.
I am cordially grateful to you for giving me an opportunity 
to speak in the discussion on the railway budget 
introduced for the year 2002-2003. I would like to draw 
the attention of the hon. Minister of Railways towards the 
lack of railway facilities in my constituency Jhunjhunu. 
Perhaps, the hon. Minister, while preparing the railway 
budget, forgot that Rajasthan is also on the map of India. 
There is a narrow gaiiige line from Jaipur to Delhi via 
Jhunjhunu. Three districts of Rajasthan namely Jhunjhunu. 
Seeker and Jaipur and four of Haryana namely 
Mahendragarh. Bhiwani. Rewari and Gurgaon i.e. total 
seven districts falls on this route. If this rail line is 
converted into broad gauge then the people of the district 
will be immensely benefited. There is no broad gauge 
line between Bikaner and Delhi till now. Bikaner is at a 
very strategic location from the defence point of view. Of 
the need arises for the army to move from Meerut, 
Lucknow or from eastem sectors to the borders then it 
will firstly have to move to Delhi on broad gauge line 
and then it will travel through the narrow gauge line 
ahead. This will result in a lot of expenditure and time 
wastage for the army apart from causing a lot of 
problems. Therefore, this line is not only in the interest 
of our nation but also very important for the development 
of that region as well as from the defence point of view. 
When the hon. Paswanji was the Minister of Railways, 
he had done survey work conducted in 1997-98. At that 
time he had said in this budget speech that the survey 
is completed and now the further work will be started. 
However, the present Minister do not consider it necessary 
to pay attention towards it. Jhunjhunu is the district in 
the country which provides maximum number of jawans 
to the army for serving the country. It is from this region 
that the largest number of people of the country travel to 
the Gulf countries to find employment as workers, 
draftsmen and small traders. This region has contributed 
to the development of Bengal, Bihar. U.P. and even 
Maharashtra. However, it is not correct that the people 
of this region remain bereft of even the small facilities. 
Mine is a backward constituency. When someone from 
here travels with belongings from either Delhi or Kolkata 
or Kanpur then firstly he has to travel through the broad 
gauge line and then the nanx>w-gauge line upto Jhunjhnu. 
Due to it one has to spend more and face a lot of 
problems. Similarly if a jawan comes to Jhunjhnu on two 
days leave to meet his family from any part of the country 
then firstly he has to travel through broad-gauge line and 
then the narrow gauge line to reach home. In the process 
he sometimes misses his train and he is unable to reach 
home. It also involves a lot of expenditure on his part 
and his leave for two days also comes to an end in this 
whole process and he has to retum back without having 
met his family members. It is not right. Many rail lines

have been laid and tumed into broad gauge from nanrow 
gauge during his tenure but what has prevented the 
conversion of such an important rail line into a broad 
gauge line through which a total of seven districts, three 
from Rajasthan namely Seeker, Jhunjhnu and Jaipur and 
four from Haryana are connected to Delhi. The lack of a 
broad gauge line has resulted in the backwardness of 
this region from development and transport point of view.
I would like to submit that the Qovemment shouki start 
the survey work for converting the Delhi-Jaipur rail line 
from the narrow gauge to broad gauge because I think 
the Government propose to connect Hissar via Loharu- 
Rajgarh and extend broad gauge into upto Loharu. If it 
happens then the distance to Bikaner will be reduced by 
then half and the distance to connect with Jaipur will 
also be reduced. Hence 1 submit that the Qovemment 
should look into this matter seriously. 1 will grateful if the 
Government realize the necessity of this gauge conversion 
so that the seven important districts near Delhi, which 
are devoid of the broad gauge line facility till date, may 
be developed and the people could get the transportation 
facility. 1 think the Govemment have not considered over 
it but hon. Minister will definitely respond to it. Similarly 
the work of converting Ajmer, Udaipur rail line via 
Bhilwara, Chittorgarh is taking place at a very slow pace. 
There is a great need to expedite it also. This line is 
very important line from the defence and transportatton 
point of view. Please give an order «to convert it from 
narrow gauge into broad gauge.

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. 
Chainnan, Sir, railway has completed 150 years of its 
service. Nitish Kumarji is a good Minister. He has 
presented this budget very deftly in the House. However, 
the progress is not satisfactory even after the 150 years 
of railways inception. As you have told as to how difficult 
it is for a common man to travel and when we are 
entering 21st century, we certainly need to provide 
facilities to the people. Every train has one or two general 
compartments having a capacity to carry approximately 
hundred passengers each but 400-500 persons travel at 
a time in one or two general compartment. 1 wouki like 
to submit to the hon. Minister that there should be at 
least seven to eight compartments. The boggiest in the 
train should be proportionate to the number of passengers. 
Maharashtra is in our map. Jammu-Kashmir is also on 
the map of India but one hon. Member was saying that 
the Minister of Railways has not paid much attention to 
Jammu and Kashmir and there is a need to provide 
maximum budgetary allocation tor the State because it is 
the indivisible part of the country.

The people of there should not be mislead to think 
that the Ministry of Railways or the Govemment of India
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is not paying attention towards them. There is need to 
lay down rail lines l)y allocating maximum possible funds 
to Jammu & Kashmir.

Sir, the rail line in Maharashtra are very good. The 
distance between Pandharpur and Miraj is atleast 240­
250 kilometres. The Government have allocated 150 ctore 
njpee for Maharashtra out of it 30 crore should be given 
to Latur and Miraj Pandharpur is a pilgrim spot. The 
Chief Minister of Madhya Pradesh visit there every year 
and he is still the Chief Minister. Due to this also the 
Government need to provide more funds for Pandharpur. 
The hon. Minister will come to realize the Importance of 
It if he visits Pandharpur even once. Mr. Digvijay Singh 
and the hon. Minister of Railways became the office­
bearers only after visiting there. I submit that the 
Government should introduce new trains from Pandharpur 
to Bodh Gaya, Pandharpur to Mumbai, Pandharpur to 
Varanasi and Pandharpur to Tirupati. There is also need 
to introduce Shatabdi Express trains between Mumbai- 
Pune, Sholapur-Mumbai, Mumbai to Nagpur and Mumbai 
to Nanded. There should be a stoppage of K.K. Express 
at Kurduwadi. Earlier there was narrow-gauge line in 
Kuruduwadi and now the worl< to convert in broad gauge 
is going on. It should continue. There was a RPF Centre 
at Kurduwadi which the officers of railways have 
recommended to shift. Sinkhill should remain in the centre. 
There is no double line between Kurduwadi to Sholapur. 
There is a need to do doubling of this line. There is a 
need to start a new local train between Church gate to 
Loham. The distance between Puntamba-Shirdi is 10-12 
l<itometres. A suwey has already been conducted in this 
regard. CST station is over crowded with the outside 
trains. Hence there is a need for a separate track there.

Sir, I do not want to speak much. Maharashtra will 
not get special package because we oppose it but when 
our Government comes In power it will provide one. The 
problem of Pramod Matiajan is what he is the Minister of 
Parliamentary Affairs and he has to nin the proceedings 
of the House. I would like to cite this couplet—

‘Atal Behri Vajpayee Ke Sath Samta Party ka Ander
Se Ho Gaya Talmel

Isiliye Des Bhar Min NHishji Ki Chal Rahi Hal Rail’

18.00 hrs.

If the Government fail to provide facilities to the 
people then we will spoil your whole game and then 
Government will close the function. Hence the h ^  
Minister shouW do a good job when he has been 
this opportunity to do so. We demand that the

Government shoukl do good work until they have the 
opportunity to do so.

KUNWAR AKHILESH SINGH (Maharajgan), U.P.): Mr. 
Chairman, Sir, I am grateful to you that you gave me the 
opportunity to participate in the discussion on the demands 
for Grants of Railways. Hon. Rail Minister, Sir, you are 
elected from Bihar. Bihar and Uttar Pradesh are facing 
the maximum pressure of population, there are the most 
densely populatk>n states and this is clearty being revealed 
through your railways whether it is a train coming from 
Bihar to Delhi via Uttar Pradesh or t>e it a train going to 
Punjab or Maharashtra or the one going to Mumbai, the 
financial capital of the country. If one sites a train ladden 
with people on its roof tope and footboards then It is not 
difficult to identify ttiat these are coming from Eastern 
Uttar Pradesh or Bihar. We are passing through 21st 
century and the fact that the people of Bihar and Uttar 
Pradesh have to travel on roof tops of the trains. It 
indicates that we did not made available the facilities to 
the people as per the requirement due to whteh those 
poor people are still forced to travel in conditions even 
worse than the animals.

I wouM demand that you should' pay special attention 
towards the trains passing through Bihar and Uttar 
Pradesh in which the workers and the unemployed 
persons travel in largest numbers in search of employment 
and they earn their livelihood in the various parts of the 
country. If you pay attention towards those you will 
certainly get their k)ve and blessings and they will pray 
for you which will benefit you. Indian railways is the largest 
organisatton and certainly there is no other railway system 
in the wortd in whtoh so large a number of people travel. 
Though it is not possible for you to look into each and 
every sphere of such a large organisation but at least 
you shoukl keep a record of what is happening in its 
headquarters in the capital of the country where you sit. 
Nitishji, I am mentioning an event and I hope that you 
will certainly pay some attention towards it. A contract 
system is in vogue on the New Delhi Railway Station for 
the wagon toading. As per the information I have, some 
body named KIshan Kukreja has been enjoying the 
contract ship of wagon loading for a long time. A boy 
named Manoj Tripathi who hails from my constituency 
and had been working there as a bonded labour, was 
killed on 13th March. His last rites was performed by 
pressuring his parents and brothers. That contractor called 
on his parents and got rid of his responsibility by merely 
paying 2350 rupees to them. I would insist you to keep 
an eye on such type of contractors whether they are 
complying with ttie labour laws or not. If they are violating 
those then stem action should be taken against them. 
Not only this, I have also been told that the traders who
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[Kunwar Akhilesh Singh]
send fish to the vegetable from Mumbai to the tar flung 
areas in the country are also compelled by the said 
contractor to pay an amount double or triple of the actual 
charge for the loading of their goods into the wagons. I 
would like to thank you for making an effort to implement 
the gauge conversion work on the Gorakhpur Anandnagar 
Gonda loop line and probably you have also accorded 
sanction for this work. Anandnagar, Notanwa rail line is 
also under the gauge conversion scheme I would tike 
you to inaugurate this work by visiting Gorakhpur where 
the headquarters of the North Eastern railways are located 
so that the people in our constituency could believe that 
the gauge conversion work will be completed within a 
time bound programme. Besides, Sir, the district from 
which I hail is one of the newly created districts of Uttar 
Pradesh and this has not been provided the railing facility 
even after passing so many years of the country’s 
independence. I would demand from you that the district 
headquarters Maharajganj should be connected to the 
railways by laying a railway line from Anandnagar to 
Maharajganj and Maharajganj to Sisuwa.

Licchavi Express' runs between New Delhi to 
Muzzafarpur in which the first class air conditioned 
compartments were attached but now these boggles have 
been detached from it. Our MPs’ travel through that route.
I submit to you to attach those air conditioned 
compartments to that train.

Recently, Gorakhnath Dham Express train has been 
started for the travel from Gorakhnath to New Delhi which 
has resulted in the availability of facility to the passenger 
from Gorakhnath to Delhi. However the problem is not 
being resolved owing the extreme presume of the 
passengers in large number. I demand from you that if 
Rajdhani train is started to Guwahati via Lucknow and 
Gorakhpur on the same lines as the Rajdhani Express 
from New Delhi to Guwahati via Baliya running for two 
days then it will provide a lot of facility to the passenger 
of that area.

I also want to draw your attention towards the 
coollies. I am repeatedly demanding for giving them the 
status of the fourth class employees because you might 
be receiving the complaints that the coolies occupy the 
reserved seats and then they are challenged by the GRP 
and RPF personnels. I would like to say on the basis of 
my personal experience that the occupation of the seats 
takes place in connivance with the employees of railway 
department and GRP and RPF personnels but owing to 
their status of being the Government employees, no action 
is taken against them and coolies are certainly challenged 
by registering cases against them. I submtt to you that 
they be given the status of the fourth-class employees.

Vaishali Express runs from New Delhi to Gorakhpur 
Muzzafarpur-Barauni in which the vendors have been 
appointed on the commission basis. They have regularised 
as the fourth class employees in all the trains but they 
are still working on the commission basis. If you meet 
them personally, you vwll find that these vendors are 
receiving only 700-800-1200 rupees every month. You 
must look into as to how can these people survive in the 
present times of costly living for such meagre sum when 
they have to work for 15 days and 15 nights in trains.
I submit you to regularise them.

With these words, Sif, I demand from you to declare 
as soon as possible, a date for inaugurating the work of 
gauge conversion of Gorakhpur Anandnagar-Notanwa, 
Gorakhpur-Anandnagar Gonda loop line.

[EngOsfi]

SHRI LAKSHMAN SETH (Tamluk): Sir, I met the 
hon. Minister and I also gave a letter to him requesting 
for restoration of one Express train which was introduced 
in the year, 1999 by the then Minister of Railways to 
develop connectivity between the two cities, Kolkata and 
Haklia. Haldia is emerging as one of the leading industrial 
city. So, I had requested him and again I would request 
him to re-introduce this Express train which was named 
as Azad Express from Howrah to Haldia. This train was 
introduced from Shalimar station. In Shalimar station, there 
is no infrastructure facility; there is no bus connection; 
and there is no ROB at the entrance of the station. 
Pending improvement of the facilities at Shalimar station, 
I would request hon. Minister to re-introduce Azad Express 
train from Howrah to Haldia. I do not know whether 
Tamluk-Digha railway line would be commissioned 
because in this year’s Budget, I have seen, only Rs. 20 
crore have been allocated, whereas it would require Rs. 
40 crore for completion. I would request the hon. Minister 
to fix the date for commissioning of Tamluk-Digha railway 
line. Mednipur was the largest district of the country. It 
has been bifurcated into two districts, Paschim Mednipur 
and Purab Mednipur. The headquarters of Purva Mednipur 
is at Tamluk. It is very much near to the Mechada station. 
In Mechada station no Express trains stop. So, I would 
request stoppage of Coramandal Express, Gitanjali 
Express, Phalaknama Express, Ispat Express, Steel 
Express, Bhuvaneshwar Rajdhani Express, Vivekanand 
Express at Mechada, so that newly created headquarters 
of Tamluk can have this facility.

Last but now least, I made a request on several 
occasions regarding the railway hawkers. It is a most 
important request. I mentioned about the pitiable conditions 
of the railway hawkers. Mjllkms of railway hawkers are 
maintaining their livelihood by hawking in the trains in an 
unauthorised manner. There is no law to hawk in the
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twins. B\A <ius xo acu\6 pT<A>\etn, youna
educaxed peo^Ae have no a\lema\we bvrt to manaqo th2r 
\We\\hoo(» by ha>NWn9  \he ttains. So. \ >mouW teouei 
\ha V\on. UmvAw \o anan^ \o «sue \den«ty ca«te \o 
Xhese poopte so \ha\ Ihey can hawk and maintain their 
\ive\ihood. \ think he has sent a letter to me. He has 
given a negative reply to me. Here. I v/ould like to mention 
that the porters are issued identity cards and accordingly 
they are maintaining their livelihood. I think, accordingly, 
identity cards can t>e issued to these railway hawkers by 
amending the law so that they can really maintain their 
livelihood. What is happening is that they are harassed. 
They are put behind the bars by the polfee. So, the poor 
people are notable to maintain their livelihood. They are 
honestly maintaining their livelihood but they are not 
getting any support from the Government. We know that 
our hon. Railway Minister is a socialist. I think he wouM 
certainly stand behind the hawkers and lend support to 
the millions of railway hawkers by issuing the identity 
cards.

At the same time, I would request the hon. Minister 
to do one more thing. Last year, there was an allocation 
of Rs. 10 crore for doubling the railway-line from Panskura 
to Haldia. This time, a sum of only one crore rupees has 
been allocated in the outlay. I do not really know whether 
the Ministry has an open mind in completing the double­
line from Panskura to Haldia. The South-Eastern Railway 
is running this Panskura-Haldia line. It is getting, I think, 
60 per cent of its revenue from this line from Haldia. 
Haldia is a very important industrial city. It is connected 
with Port and Dock. So. I think the hon. Railway Minister 
should allocate some more funds for doubling this line 
for the benefit of the Railways and the Haldia area.

With these words. I thank you for giving me this 
opportunity to speak. I conclude now.

[Translation}
•SHRI HARPAL SINGH SAATHI (Haridwar): Mr. 

Speaker. Sir. I thank you for giving me an opportunity to 
speak. I speak in support of the railway budget. Hon. 
Minister has presented such a budget which is appreciated 
by eveiy passenger. Even though every budget has some 
problems and shortcomings but in total the budget of 
2002-2003 can be called a good budget. This budget 
has been termed as the ‘passenger amenities year*. This 
is for the first time in the 150 years of history of the 
railways that this year is being celebrating as the 
‘passengers amenities year". There is a propos^ to 
constructing several new rail line and also the doublmg 
of the existing ones and this will prove beneficial for the 
people of India.

Demands ior Gtante ^
(Hallways) 2002.20Q3

the attentioT^i ^the ac tion  ot hon’We VAVmsVw
Const«tuencv Harokuw. Handmai \a & fAVgitVnxaoa
c«v ot the >NO(\d >where craras o* pttgrtms vtetk «v«ry yaar 
and attain ttw puttty o» mind as yiett as body by taking 
both in the mother ganga whteh is also known as ‘Patit- 
Pavani', the great reliever of sins. Besides Daigah Qayier 
Sharief of Sabir Saheb the symbol of Hindu-Muslim unity 
is also situated at a distance of only IB kilometres from 
here. Lakhs of people visit this Dargah of Jayreen Sabir 
Saheb to offer ‘Chadar* and I put forth foitowing demands 
from the hon. Minister in regard to these two pUgrimage 
centres for pilgrims. A big passenger rest room be 
immediately constructed in the world renowned city 
Haridwar. Decision be taken to regularly start three trains 
from Haridwar to Ujjain, Okha and Ganganagar 
respectively.

The train running from Haridwar to Amritsar which 
used to be run as a passenger between Haridwar to 
Saharanpur eartier has now been tunwd into an Express 
thereby causing a lot of problenns for the passengers of 
Balia. Khedi. Chadiala, Iqbalpur. Dundera, Landana, 
Dasani, Pathari and Aithal stations. Hence the 
arrangement to halt this train at each station should be 
made once again.

The Jana Sathabdi Express which was announced 
to be started by the April IS by the Department of 
Railways should immediately be started with a halt at 
Rooritee also because Roorkee is the nearest statton tor 
visiting Cliyar Sharif.

There is an urgent need to lay a new railway line 
between Muzaffer Nagar and Roorkee directly and start 
a train on it between Delhi and Haridwar to reduce the 
time as well as the distance of travelling. Uttaranchal is 
a newly created state. It is requested to oblige the people 
of Uttaranchal by laying rail lines and immediately 
providing the people of Uttaranchal an opportunity to en|oy 
the rail joumey.

Lastly, I extend my cordial thanks to the hon. Minister 
by once again supporting this budget.

THE MINISTER OF RAILWAYS (SHRI NITI6H 
KUMAR): Mr. Chairman, Sir, I thank all those hon. 
K/lembers who participates in the second part of the 
debate the railway budget. You are also involved in it. I 
woukl also like to convey my special thanks to those 
members who remained present here without speaking 
on it before I speak further, I am very happy to apprise 
the House that a woman working in railway Shrimati 
RachU Thomas has become the first Indtan lady sky diviny

*T rM t0das laid on the Tatrie of the House.



2023 Demands for Grants
(Raaways) 2002-2003

A P R IL 23, 2002 Demands for Grants
(Railways) 2002-2003

2024

[Shri Nitish Kumar]
on North Pole and she reached there on 20th April, she 
is still there despite adverse climatic conditions. As she 
is associated with Indian Railways, I have mentioned her 
here so that we could congratulate her on behalf of the 
House.

Mr. Chairman, Sir, Shri Basu Deb Acharia raised a 
question as how we could achieve the target fixed by 
railways. I would like to tell him that the freight target In
2001-2002 was 500 million tonnes whereas we had put 
in as 489 million tonnes as revised estimate during my 
budget speech. I am happy to inform the House that we 
have exceed the target in 2001-2002 to reach 492 million 
tonnes. Hence the fixed target of 510 million tonnes was 
that 18 tonnes.

SHRI BASU DEB ACHARIA (Bankura): That was 
reduced by you.

SHRI NITISH KUMAR: That is 510 million tonnes.

SHRI BASU DEB ACHARIA: But it was reduced in
2001-2002.

SHRI NITISH KUMAR: The target of 510 million 
tonnes was fixed while revised estimate was 439 millton 
tonnes which we hour exceeded. You know that I have 
analysed in the budget.

This is to be mentioned as to under what 
circumstances we have passed. There was no growth 
during the last 5-6 months but later on financial condition 
improved in the succeeding months and secondly because 
of marketing efforts on the part of railways we could 
achieve our target. Otherwise it was not being hoped in 
the beginning of the 2001-2002 that we would attain our 
target of 490. However, we had not disclosed that we 
have achieved the target of 490. I am happy that we 
crossed it, hence, the present target of 510 million tonnes 
is not unattainable but certainly one that we can achieve.

The trend upto April indicates that the target of 510 
MT can be achieved if our efforts are continued in same 
manner. A meeting has already been held in this regard. 
A meeting of all the CMOs was convened wherein it was 
mentk^ned particularly that we have to achieve this target 
at any cost.

Mr. Chairman, Sir, this year Railways is celebrating 
its 150th anniversary and on this occask>n a special 
programme was organized in Mumbai. On 16th April 1853, 
the first train njn by steam engine was introduced whk:h 
was called as 'Aag gadi’ by people of Maharashtra. In 
the beginning it was known as ‘Aag gadi’ by Marathi

people. In the current year the government tried to 
recreate the incident of that train. Exactly at 3.30, a train 
run by steam engine started from Mumbai VT Chhatrapati 
Shivaji terminal to Thane. There was a huge crowd at 
railway station.

18.17 hre.

(Mn. Deputy Speaker in the Chaii)

Beskies, the crowd on statkm, there was an amazing 
scene on both the sides of railway track upto the distance 
of 33-34 km. There was enthusiasm among people to 
see this train. People gathered on roof tops of their 
houses be it was under construction and on both the 
sides of track to have a k>ok of this train and take 
photographs of this moment. We recreated that moment 
with old coaches and old engine...(Interruptions)

SHRI BASU DEB ACHARIA: But you did no} invite 
Shri Ramdas.

SHRI NITISH KUMAR: All the MPs of Mumbai, people 
living between Mumbai and Thane and others were 
invited. He might be busy on that day. We tried our best 
and left nothing undone to invite the concerned people.

SHRI BASU DEB ACHARIA: Ramdasjl is saying that 
on that very day he was here in the House for 
Adjournment of the House and you were there to run 
that train.

SHRI NITISH KUMAR: We could not change the date.

MR. DEPUTY SPEAKER: Hon’ble Minister, please 
address the chair.

...(Interruptions)

MR. DEPUTY SPEAKER: You might not be given 
an invitation.

SHRI NITISH KUMAR: Mr. Deputy Speaker, Sir, that 
amazing scene is beyond description. It can not be 
believed without seeing. I do not know that this 
programme was publicized property or not but the scene 
between Mumtwi and Thane was unforgettable. A demand 
was raised through newspapers that people wanted to 
travel by this train on payment. But this train had a 
capacity of only 400 passengers and all those persons 
were invited guests of Railways. Now a demand is being 
raised that this train should be run in Mumbai at regular 
intervals in the 150th year. We have taken a decision 
that with old coaches and steam engine this train will be 
oin between Mumbai and Thane on weekly basis for
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people of Mumbai during the 150th year. We will try to 
run this train as a special train for people of Mumbai 
during 150th year. We have planned to run this train by 
steam engines not only between Mumbai and Thane but 
in every region linked by Railways. Railways was started 
in Mumbai but on studying its history we came to know 
that train was first introduced in Mumbai but the work of 
laying railway track in certain part of Cateutta was also 
completed but the ship bringing coaches and engines for 
this sank and thus that work started one year later and 
this line was inaugurated earlier. We are trying to 
formulate a plan to remind this incident and promote 
tourism. During the current year we are trying to improve 
railway services as per the aspiration of people and users 
of train by holding dialogue with them. This year has 
been declared as ‘Passenger Amenities Year*. Basu Deb 
Achariaji wanted to know about the figure, I would like to 
tell that Rs. 200 crore have been allotted for providing 
and improving passenger amenities. This amount has 
been allocated under special heads of passenger 
amenities. There are some old buildings of railways 
stations in the country where there is a scope of 
improvement and we will pay attention towards their 
improvement. For improving the line capacity, it is 
necessary to improve the facilities of temninals and yards 
and we will try to pay attention towards that also. Recently 
some trains have been introduced. The first Jana Sfwtat)di 
trains has been introduced from Mumbai to Madgaon 
which has received good response. In this train special 
kind of coaches have been provided in non-air conditioned 
2nd class whteh have been Hked by passengers. Manohar 
Joshiji has also told and our internal reports also reveal 
that people have liked these coaches. There is a plan to 
introduce 16 Jana Shatabdi trains. The first train has 
been introduced and second is likely to be introduced 
coaches of these trains are being manufactured in integral 
coach factory, Chennai. In the current year, 16 
Janashatabdi trains are proposed to be introduced by 
October and November. More trains can be introduced 
as per the demand but first of all we will try to introduce 
the 16 trains for which a promise has been made in the 
budget speech.

MR. DEPUTY SPEAKER: I have discussed this with 
your colleagues and it seems that alt the oW coaches 
from all over India are attached to the trains running 
t>etween Trivendrum and Mangalore.

SHRI NITISH KUMAR: I will send the Member. 
mechank:al and Member, traffte of the Railways Board 
and they will act according to your Instructions and the 
situation prevailing there.

MR. DEPUTY SPEAKER: There is no train In 
Lakshadweep.

SHRI NITISH KUMAR; You have aakt that once a 
train was introduced in the name of Lakshadweep.

MR. DEPUTY SPEAKER: The train was introduced 
in two names. Name of our area was also there but 
people did not use that.

SHRI NITISH KUMAR: Now any new train will be 
introduced in this name.

MR. DEPUTY SPEAKER: I have said that train 
running between Trivendrum and Mangalore are in bad 
condition.

SHRI NITISH KUMAR: I will see that personally.

Some hon'ble members have made a mentton atwut 
this. The hon'ble Memt>er of Jammu and Kashmir is not 
present, he might have gone. What have been done, 
has been mentioned In the budget speech. It seems that 
he dki not know about this. This time, the Kashmir Project, 
especially the Udhampur-Baramula Project has been 
divided into three parts—Udhampur to Katara, Katara to 
Gajikund and Gajikund to Baramula. In my budget speech 
I have made an announcement that two phases of this 
project that Udhampur to Katara and Gajikund to 
Baramula will t>e completed within three years. This is 
our target and a separate annual plan has been 
formulated for it and Ministry of Finance has propose to 
provide annually an amount of Rs. 300 crore for this 
purpose. Railways has asked that it should be considered 
a national project and funds should be provided for it 
separately and the Government have accorded its 
approval to this.

Sir, the Ministry of Finance will provide Rs. 300 crore 
for this project every year. This year also, the Ministry of 
Finance is provMing Rs. 300 crore. In next two years 
also, it win provide Rs. 300 crore each year. In tMs way, 
this project of Rs. 900 crore will be completed in three 
years. But the problem is how to utHise this fund. A tot 
of difftoulties are coming in the way of Imptementatton of 
the project because of non-availabiiity of land at various 
places. We talked to the Chief Minister of Jammu & 
Kashmir also. We sent our offknrs there. They win solve 
the problems after holding talks with them so that we wHI 
get the land whteh we require. Thereafter we wiH be able 
to start our railway project. Hon’ble Member All 
Mohammad Naik came here, conveyed the message and 
then went back. He will come to know aftenwards that 
we have fixed a time frame of three years for completing 
this railway project of Jammu & Kashmir.
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Mr. Deputy Speaker, Sir, simllarty, there was mention 

of Rajasthan. Shri Ola was speaking, i would like to tell 
him that we will complete one portfon of gauge :̂onversioh 
of luni-munabao and for other portion Defence Ministry is 
providing funds and accordingly we have fixed the time 
period.

Sinilarly, as regards North-Eastern States I would 
like to say that in North-Eastem States, the constmction 
work of boggit>eel bridge would be started during Bihu 
festival. Just two days ago, the hon’ble Prime Minister 
had gone there. In a function in Dibrugarh the Prime 
Minister pressed the button and constructk>n activities of 
the bridge started coming on the screen. People from all 
over the country saw on screen that the constmction 
work had started.

SHRI SIS RAM OLA (Jhunjhunu): Railway line from 
Bikaner to Delhi is very important. You have not 
mentioned anything about this line. Until and unless its 
work is started, it will not solve any purpose.

SHRI NITISH KUMAR: The hon. Minister talked about 
survey. I have studied survey reports Raghuvanshji 
mentioned that where there is lack of will, the survey is 
conducted and where there is will, railway line Is laid. 
After studying all survey reports which have been 
conducted in the country so far, I reached to the 
conclusion that broadly if on the basis of surveys, all 
railway lines are sanctioned then it will cost Rs. 1,50,000 
crore. The earlier practice was to include the project after 
approval in the budget but funds for it were not released 
for several years and thus it was not possible to start 
work on that project. It resulted in people going against 
the then railway minister who was held responsible for 
not starting work even after the approval of the project. 
The fact remains that during my previous tenure, I created 
a record of sorts by giving sanction to maximum projects 
and took them to the CCEA for clearance whether it was 
Gonda-Gorakhpur railway line or Bahraich railway line. I 
have got all these projects sanctioned. All those projects 
which were included in the Budget, in that sanction was 
not given to a number of projects due to which work on 
those projects had not been started. After this the 
Govemment took a very good decision that until and 
unless due sanction is obtained till then, no project should 
be included in the railway budget. Earlier immediately 
after the sanction, the project was included in the budget 
and then they used to put an asterisk mark against the 
name of that project and in the footnote it was being 
mentioned that work on this project would be started 
only after obtaining due sanction. It resulted in resentment 
among people and their losing faith in the ministry. 
Therefore, I have taken a decision that without obtaining

due sanction I shall not include any prî ect irt the budget. 
This is a good step.

Sir, all the projects are being implemented in different 
ways like the Kashmir project for which Finance Ministry 
is providing money separately. Regarding gauge 
conversion or other strategic lines, the matter was taken 
up with the Ministry of Defence. Similarly, efforts are 
being made regarding North-East. We are holding talks 
with the Minister of North-Eastern state. I am 
contemplating to hold talk with the Minister of Finance 
regarding arrangement of required funds so that all the 
projects which have been sanctioned and mentioned in 
the Budget could be completed. All hon’ble Members told 
me that the project involve Rs. 200 crore and in its 
place Rs. 10 crore or Rs. 20 crore have been released. 
If funds are provided like this then in how many years 
this project will be completed. Just now several hon’ble 
Members asked me as to by when their projects would 
be completed. I have since given the reply to that. I 
have been told that I have prepared the Budget very 
cleverly. I have not shown any cleverness. I have evolved 
a justifiable formula because very often allegations are 
levelled against Railway Minister that he has prepared 
the budget according to his will and particularly this 
allegation is levelled that he has favoured his region or 
state. That is why when I again became a Minister I 
thought a lot for evolving a formula-so *that nobody is 
dissatisfied. After great deliberations, a formula has been 
evolved regarding giving 15 percent weightage to 
population of the state and 15 percent weightage to 
geographical area of the state. All people are saying, 
Shri Kanungo is saying as to why I have done like this. 
People travel by trains and if the train passes through 
any region then both people and area have equal 
importance. The density of population is much higher in 
Bihar, Uttar Pradesh and West Bengal. If you talk about 
Bengal, you will find that it has more population. There 
are many states like Bihar and Uttar Pradesh where 
density of population is higher. There efforts should be 
made to control the population. But can we shift the 
population? Population is also a big factor. People travel 
in trains and to fulfil their requirements goods are 
transported through trains. To fulfill whose need, the goods 
are being transported? Whom we are managing? We are 
managing 100 crore population of our country. The 
Govemment is there to provide education, treatment, basic 
necessities, employment and to protect the lives and 
property of people. Regionalism should not be promoted 
to that extent that It deprive people of publte amenities. 
For some states population is suitable and for some states 
area is suitable. For you, area is suitable but for Bengal, 
Bihar and Uttar Pradesh population is suitable. In all a 
balance will be stmck and the 70% funds whfeh are
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required to complete the project of that state, for that we 
have taken the percentage in a transparent manner. We 
have divided the percentage on that basis. We have not 
done any manipulation in that This is the reason that it 
has not t)een criticised because I have not done any 
partiality. In the newly created state of Jharichand. 
Rs. 2000 crore are needed for implementing railway 
pn^ects. The State Government has agreed to provide 
2/3rd funds and 1/3 rd will be provided by the raHways. 
Our target should be to complete the project. With a 
sum of Rs. 200 crore, 5-6 projects can l>e implemented. 
This will result In revenue earning. A similar proposal 
has been received from the Government of Karnataka. 
We have also given them the proposal that if they provWe 
2/3rd funds then the rest 1/3 funs will be provkied by us. 
Efforts are being made in this regard. Regarding three 
projects of Karnataka, the Government have been 
requested to provide 2/3rd funds and 1/3rd will be 
provided by the Railways. This formula is applicable to 
all the states. Whichever state wants additional assistance, 
it should provide funds on 2/3:1/3 basis. As far as the 
question of project completk>n is concerned, about that 
many membere expressed their views. They discussed a 
tot partksularty about two projects of Bengal. In my Budget 
speech, I have mentk>ned that during 2002-2003, while 
including following parts, there is a proposal to complete 
214 km new railway line.

We have included Buniyadpur-Balurghat section for 
completing new rail line project ikiabi-Balurghat in the 
year 2002-2003. Bajpur-Kalhikhand of Tamluk 
Digha... (Intenvptions)

SHRI BASU DEB ACHARIA; It has not been done 
upto Digha.

SHRI NITISH KUMAR: How coukJ It be? Please have 
a look at Bengal’s share. Please forgive me for saying 
so...(Intenvptions)

[English]

SHRI TRILOCHAN KANUNGO: Do you know in the 
Tamluk-Digha Project, they had spent Rs. 100 crore or 
Rs. 116 crore in a year?

[Translation]

SHRI NITISH KUMAR: This is right I am not talking 
about that but I cannot be blamed also since I provkJed 
funds for each state in an honest and impartial 
In that context, I made a target to complete tWs. We 
also consider the fax messages sent from hospitals, you 
have B.D.R. }ines...(lntemiption8) It was reduced. We 
cannot alter West Bengal’s share under the fonnula 
evoked in the project on our own.

If I can raise West Bengal's share how can I refuse 
it to other states. It can tte increased only if I get more 
budgetary support. I am satisfied that budgetary support 
has been increased this year and because of it, each 
state has been provkied extra tur\d»...(lntemjptions). Now 
the aHocation to those states, which liad less allocatkm 
has been increased and the states whk:h got higher 
aUocatton have been given less. But nobody ooukl say 
that partteuiar state has been deliberately discriminated 
against. We have done so only with a view to maintain 
regtonal balance.

I come from Bihar. I ask you to took at the projects 
of Bihar and say if I have done any favouritism. The 
budget proposal is made on the t>asis of formula and 
funds are released on that basis. I did ask the offtoials 
of Railway board to ensure proper monitoring of projects 
funded by it, I have close liaison with state Government 
and wherever land is required, expedite its acquisitton 
with the help of state Qov9mnwits...(lntem4>tlons)

SHRI TARIT BARAN TOPDAR (Barrackpore): I am 
not talking about the new bridge, I woukj like to talk 
about the old bridge...(interruptions) It will 
c6napse...(lntern^ons)

SHRI NITISH KUMAR: Please do it separately I wW 
convene a meeting and call '̂ ou...(interruptions). After 
this work Is over, you come to me any dsif...(lnterwpVons) 
If in your knowledge the conditton of any brklge is bad 
I will thank you for the informatton. Please come to me 
after discussion of budget in Parliament is over. I will call 
a meeting of officials along with you and a team wouto 
sent to ttw spot...(Interruptions) Come for that separately 
I will not be able to provide the infonnatlon because I 
am not aware of the particular bridge the you are 
menttoning.

Our effort is to ensure speedy completton of our 
pr(qects. Certain things have been sakl road over brtdgee 
and toad under bridge I have myself written totters to 
chtof ministers of aH states. Railway is ready to share 
the cost of construction of road over bridgee or road 
under bridges at those tovel crossings where the T.V.U. 
is more than one lakh. You are also aware that a safety 
fund has been constituted for the purpose. The railways 
also gets a share of Central Road fund as also a part 
of the money deposited from petrol and diesel cess. We 
have funds I have written letters to ail Chief Minister to 
send proposals for the constructton of brMges at railway 
crossing where T.V.U. is more than one lakh. I have 
also had discussed with a number of states. The 
constnjctton of approach roads or any other road is not 
the responsibility of raHways. Railways wiH also benefit «



2031 Demands for Grants
(Railways) 2002-2003

A P R IL 23. 2002 Demands for Grants
(Railways) 2002-2003

2032

[Shri Nttish Kumar]
bridges are constructed ir̂  place of level crossings since 
the station Master has to ensure the closure of level 
crossings before allowing the train to pass. It obstructs 
the movement of trains. Trains can move faster iff there 
are no level crossings. The difficulty in train operation is 
that Station Master has to ensure the closure of all level 
crossings en route. The railways is ready to solve this 
problem. We are ready to provide money for the cost of 
construction of bridge portion of road over and road under 
bridges. But the cost of constnjction of the approach 
road should be borne by the state govemment the 
National Highway which is under the Ministry. Since state 
governments are its agencies, as such, proposal to this 
effect has to be sent by them by the municipality authority, 
if it is municipality. That means half of the expenditure 
has to be borne by the state concerned or its agency. 
Secondly, the state Govemment will have to furnish an 
undertaking that the level crossing would be closed once 
the over or under bridge Is constructed. If the level 
crossings continue to function even after the constnjction, 
railways will not benefit. We have no dearth of funds. 
We are making efforts but it should be reciprocal. In my 
view, the states will have to find a way out for this. They 
have to arrange money, simply saying that it is 
impossible, as was said by Raghuvansh Babu, will not 
do. It is not in our lands, it was mentioned that for several 
places money has t>een allocated. We have to see where 
the work is not being done even after release of funds. 
We seek your cooperation in it.

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): 
Raghuvansh Ji, now please make efforts.

MR. DEPUTY SPEAKER: Why are you provoking
him.

SHRI PRABHUNATH SINGH: He is listening that 
there is no problem In getting funds from the center.

MR. DEPUTY SPEAKER: The hon. Minister is from 
Bihar and the hon. Member who is interruptir^ him is 
also from Bihar.

SHRI NITISH KUMAR: Mr. Deputy-Speaker, sir. with 
a view to provide relief to ordinary class passengers, 
who travel without reservation, we have decided to attach 
at least four unreserved coaches to each new mall/express 
train. Similarly, I had mentioned unreserved ticketing in 
my rail budget speech under which tickets for any statton 
can be purchased from any station. The whole system 
win be computerised. It will have the provision of both 
reservation and unreservation. Northem railway is going 
to launch a pilot project in Delhi from 15th August to 
study its viability. Under it the tickets can be bought from

any station. Onward journey ticket can also be purchased. 
Similarly, the buyers of platfonn tteket can also buy It 
from anywhere. I had also announced ‘rail neer* First 
project wHI be launched in Delhi. The woik on it is on 
progress. I hope that the target of 2nd October, the 
birthday of Rashtrapita, Mahatma Gandhi, for starting rail 
neer, that I have given to IRTC will be achieved. A 
colleague was saying that it is a small work. It is a big 
task. Most important thing is to ensure the supply of 
pure drinking water to passengers. We test its quality.

However Railways is a big market, we will make 
every effort to gain benefit ever possible. Throughout the 
world wherever the railways is in private hands they earn 
money through these sources. The defteit of railway 
provisions is met by conducting such activities. Hence it 
will not be wrong if we make every possible effort to 
make railways economically viable and efficient or 
collaborate with NTPC in regard to our captive plant to 
curtail our expenditure. If we increase our eamings and 
curtail our expenditure then our economic condition will 
improve. This way we could serve the common man in 
a much better way. I do not have any doubts In my 
mind about the need to do away will cross 
subsidy...f/nfemipf/onsj Let me finish first, then you may 
make your point.

SHRIMATI KAILASHO DEVI (Kurukshetra): You did 
not say anything about the level crossings.

SHRI NITISH KUMAR; It seems as if you did not 
listen to when I was saying about the level crossings, 
perhaps you might not be present here. This is the 
problem. The hon’ble Members should also know about 
the railway level crossings. If possible, I shall send copies 
of the letter written to the Chief Ministers regarding the 
construction of over bridges on the railway crossings to 
alt the MPs.

MR. DEPUTY SPEAKER: In my view It woukJ be 
better if you send its copies to all the Members.

MR. NITISH KUMAR: I will, I will insist that they 
should go through it. It will help them to identify the 
areas where they should try to corwentrate. I was saying 
that the cross subsidy should be gradually with drawn.

But we know that we will have to keep on sen/ing 
the poor and weaker sections of our society. It will always 
require some elenwnt of subsidy for doing It. That element 
of subsidy can be retrained and the economic situatkm 
can be improved through these steps and whatever by 
our side...(Interruptions) as far new zone is concerned, a 
provision of four crores oipees has been made for the
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east coast zone, you look at the figures, it has been 
provided in it, the negotiations with the state 
government. ..(Intomjptions)

[English]

SHRI TRILOCHAN KANUNGO: I would be thankful 
to you if the work is also started at an early date.

[Translation]

SHRI NITISH KUMAR; I have also made an 
announcement to the effect of constnjcting a building for 
that and after the session is over its foundatton stone is 
also to be laid as per any date suggested by you. As far 
dispute over jurisdiction is concerned, seven zones are 
involved in it and out of these two zones are such whose 
jurisdiction was decided and there was a dispute about 
five. We have constituted a committee which will deckle 
jurisdiction and also give suggestions in this regard.

SHRI SIS RAM OLA: Hon. Minister, our 
region... (Interruptions)

SHRI NITISH KUMAR: Ola Saheb, I will talk to you 
separately as to what you want because it is difficult to 
comprehend due to the going on debate. I will talk to 
you separately as to how can I help you.

SHRI RAMDAS ATHAWALE (Pandharpur): Hon. 
Minister, Sir, you com6 to Pandherpur.

SHRI NITISH KUMAR: I come to it again without 
going there. Now I do not have any intention to proceed 
further but I am ready to go there on your request but 
I was a bit surprised to know that the leaders of the 
Republrcan Party believe that going these will prove lucky. 
You should not accept the luck factor. I am suiprised to 
learn that someone from the republican party believes in 
luck and the God. Though I am ready to go there if you 
insist and also if that place is worth visiting.

The hon. Prinw Minister inaugurated our celebration 
programme of the completion of 150 years of Railways 
in National Rail Museum on 15th April by issuing the 
mascot of these programmes named Shibhankar. Our rail 
museum is a very advanced one and we have decided 
that we will convert our rail museum into international rail 
museum. It will be a museum on the worid standard. All 
this will be done on the completion of 150 years by 
railways. As the people visit there in very large numbers 
especially the youth and chiWren. They get an opportunity 
to get the infonnatkMi about the history of railways and 
its development. Hence a decision to make this museum

of intemattonal starulard has been taken so ttwt the youth 
and the chikiren may get the information of the railway 
system aH around the world. Whatever questions the hon. 
Members have raised about their respective 
circumstances, states or on other issues, I will try to 
send their replies after consKlering them.

SHRI BASU OEB ACHARIA; Shalimar Haldia 
Express... (Interruptions)

SHRI NITISH KUMAR; Acharyaji, we will do whatever 
you say but what is the need to raise this point, 
here?... (Intemjptions)

SHRI MULAYAM SINGH YADAV (Sambhal): Mr. 
Deputy Speaker, Sir, firstly I would like to thank the 
Minister of Railways for making provision for a stoppage 
of Vaishali Express at Etawah which was earlier a 
deserted station and also for connecting the Jodhpur- 
Howrah Express to Rê asthan. All the hon. Members are 
sitting here and I express my attitude for It and I will not 
elaborately criticise because we could not get it done 
from the state minister.

However you have done it. I would like to submit to 
you that there is a very big petroleum project at Debaipur 
and GAIL and NTPC units are.also situated there. This 
place lies between Kanpur and Etawah but there is nv 
super fast train for this place. Many engineers from abroad 
also visit this place, lience I would submit that you should 
make provision for stoppage of Gomati Express for two 
minutes there. This much will do. There is only one train 
for this very important place. Railway offk:ers must be 
realizing this.

Second this is that late Shri Scindia had also tried 
for Guna-Gwalior>ltawa railway line. We have been 
demanding for it since 1977. One generatton has passed 
since then. You are requested to complete this work at 
the eariiest. It is my suggestion. I wouM like to know the 
time by which you can get it completed? You must get 
it done by formulating a time bound programme, it will 
connect Mumbai directly. Besides, I have one more 
submisston to tnake...(Intemjptions) What is the problem 
in extending thanks? One shouM not be interrupted. Some 
Ministers, Minister of Pariiamentary Affairs and Minister 
of Railways are taking decisions...^/nferrup//ons^ 
submissions have been made to the government of Delhi 
in the name of LoNa even while being a part of the 
Government but not a rupee coukJ be received. Not a 
single rupee has been spent even in the name of such 
a big leader. I woukt like to submit to you Guna-Qwalior- 
Etawa is an important railway line. One generation has 
passed but we woukln't allow the other to pass. Let it be
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done while we remain the Members of the House. I had 
also submitted that Etawah Malnpuri is my constituency. 
Giving a rupee as taken in the budget will not do. I hope 
that you will do it.

SHRI ABDUL RASHID SHAHEEN (Baramuia); Sir, I 
would lii<e to thank the hon. Minister for making budgetary 
allocation for the Kagigunda, Baramuia railway line. Hence 
I extend my heartiest thanks to him.

MR. DEPUTY SPEAKER: He has given full details 
in your absence.

SHRI ABDUL RASHID SHAHEEN: If I do not keep 
in record of the fact that he has tried this year then it 
will not be in tune with the justice. Hon. Minister has 
given it the first preference to Kagigunda-Baramulla. I 
would like to remind that the Udhampur-Kajigunda
terrain..... Is not a very good area and it can take a long
time. Hence there is a need to keep an eye on this area 
for investigation etc. So that Kashmir could be connected 
to the railways. This is a very big task. He has given a 
special attention towards it. I would like to thank him.

[English]

SHRI K.H. MUNIYAPPA (Kolar); Mr. Deputy Speaker. 
Sir, I want seek only one clarification from the hon. 
Minister. The work of the conversion of Yelahanka- 
Bangarapet narrow gauge into broad gauge was started 
in 1995. It is halfway done. When the Congress 
Government was there, they have allotted the amount for 
this project. It started earlier, in 1995. It is not coming 
under joint venture because it was started earlier and it 
is not under the new formula. The subsequent 
Govemments have not provided funds to complete this 
work... (Interruptions)

SHRI NITISH KUMAR: Sir I cannot respond to each 
and every (Interruptions)

SHRI K.H. MUNIYAPPA: Sir, just one minute. The 
work is halfway done. This is not a new one. I want a 
clarification on this and I would request the hon. Minister 
to kindly see that the work is completed early.

I would request the hon. Railway Minister to complete 
the gauge conversion work on this Yelahanka-Bangarapet 
line, which was started earlier.

[Translation]

SHRI BHERULAL MEENA (Salambur): Mr. Deputy 
Speaker, Sir, my submission is that seven years have

passed since the proposal for linking Udaipur to Chittor 
was made but nothing has been done in this regard so 
far. I would like to know by when the work of Ajmer, 
Bhilwara, Chittor and Udaipur will be 
completed?... (Interruptions)

MR. DEPUTY SPEAKER: Shri Lakshman Seth have 
not spoken already? You have spoken already.

SHRI LAKSHMAN SETH; Sir, my only request is 
that instead of Shalimar, they should reintroduce the train 
between Howrah-Haldia... (Interruptions)

[Translation]

SHRI NITISH KUMAR: You come to Rail Bhawan 
and get all these works done.

[English]

MR. DEPUTY SPEAKER: It is not Question Hoar.

...(Intenvptions)

[Translation]

MR. DEPUTY SPEAKER: You come to Rail Bhawan 
and get all these works done.

[English]

SHRI TARIT BARAN TOPDAR: On the subsidy 
aspect, I would request him to elaborate it further. Another 
point is that the fare in the suburt>an trains is higher 
than the bus fare. I would like to know whether a parity 
can be drawn there.

[Translation]

MR. DEPUTY SPEAKER: Do not try to make him 
understand, do not waste time in doing so.

...(Interruptions)

SHRI NITISH KUMAR: I am thankful to Mulayam 
Singhji who has mentioned about some projects. I myself 
a lot concerned about the Guna, Gwalior and Etawah 
line and I had written a letter to the then Chief Minister 
of UP in this regard. There were some ecology and 
environment related problems also in it and the work on 
it is going on. I myself intended to set an early target for 
that but there are some problems in it also, I had declared 
to complete it in 2002-2003 in view of those iHJt we 
coukl not include that in it because it will take some 
more time.
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SHRI MULAYAM SINGH YADAV; You extend Etawah 
and Mainpuri.

SHRI NITISH KUMAR: as far Etawah and Mainpuri 
is concerned, the work is going on in this regard. 
Cabinet’s approval has been granted to it and the 
construction work on it will be further taken up.

[English]

MR. DEPUTY SPEAKER: A number of cut motions 
have been moved by Members to the Demands for Grants 
(Railways) for 2002-2003. Shall I put all the cut motions 
to the vote of the House together or does any hon. 
Member want any particular cut motion to be put 
separately?

SOME HON. MEMBERS: Please put all the cut 
motions to the vote of the House together.

MR. DEPUTY SPEAKER: Okay. I will put all the cut 
motions to the vote of the House together.

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI PRAMOD 
MAHAJAN): The Members who have moved the cut 
motions are not present here.

SHRI BASU DEB ACHARIA: I am present.

SHRI LAKSHMAN SETH: I am also present, Sir.

MR. DEPUTY SPEAKER: I shall now put all the cut 
motions which have l>een moved together to the vote of 
the House.

The cut motions were put and negatived.

19.00 hrs.

MR. DEPUTY SPEAKER: I shall now put the 
Demands for Grants (Railways) for 2002-2003 to vote;

The question is:

That the respective sums not exceeding the amounts 
shown in the fourth column of the Order Paper be 
granted to the President of India out of the 
Consolidated Fund of India, to complete the sums 
necessary to defray the charges that will come in 
the course of payment during the year ending the 
31st day of March. 2003, in respect of the heads of 
demands entered in the second column thereof 
against Demand Nos. 1 to 16."

The motion was adopted.

19.01 hr*.

APPROPRIATION (RAILWAYS) NO. 2 BILL*

THE MINISTER OF RAILWAYS (SHRI NITISH 
KUMAR): Sir, I beg to move for leave to introduce a BHI 
to authorise payment and appropriation of certain sums 
from and out of the Consolktated Fund of India for the 
servtees of the financial year 2002-2003 for the purposes 
of Railways.

MR. DEPUTY SPEAKER: The question is:

That leave be granted to introduce a Bill to authorise 
payment and appropriation of certain sums from and 
out of the ConsoKdated Fund of India for the services 
of the financial year 2002-2003 for the purposes of 
Railways."

The motion was adopted.

SHRI NITISH KUMAR; Sir, I introduce** the Bill.

THE MINISTER OF RAILWAYS (SHRI NITISH 
KUMAR): Sir, I beg to move:

That the Bill to authorise payment and appropriation 
of certain sums from and out of the Consolidated 
Fund of India for the services of the financial year
2002-2003 for the purposes of Railways, be taken 
into consideration."

MR. DEPUTY SPEAKER: The question is:

That the Bill to authorise payment and appropriatkm 
of certain sums from and out of the Consoiklated 
Fund of India for the servtoes of the financial year
2002-2003 for the purposes of Railways, be taken 
into consideratk>n."

The motion was adopted.

MR. DEPUTY SPEAKER: Now, the House wouM take 
up clause by clause oonsideratkm of the Bill.

The question is:

That clauses 2 and 3 stand part of the Bttt."

The motion was adopted.

* PubHshsd in ttw Q a zttt* ot India, Extraordinary, Part-tl, 
SMtton 2. dated 22.4.2002

** Introducad wHh tha Racommandatlons of tti* PrMldent.
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Clauses 2 and 3 were added to the BUI.

The Schedule was added to the Bill.

Clause 1, the Enacting Fomwla and the Long Title 
were added to the Bill.

MR. DEPUTY SPEAKER: The Minister may now 
move that the Bill be passed.

SHRl NITISH KUMAR: Sir, I beg to move:

That the bill be passed.”

MR. DEPUTY SPEAKER: The question is:

That the Bill be passed.”

The motion was adopted.

19.02 hrs.

BUSINESS ADVISORY COMMITTEE

Thirty-Fifth Report

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRl PRAMOD 
MAHAJAN): Sir, I beg to present. I am the 50th Beggar 
since momingl

I beg to present the Thirty-fifth Report of the Business 
Advisory Committee.

MR. DEPUTY SPEAKER: That is all for the day.

19.03 hr*.

The Lok Sabha then adorned till Eleven of the Clock 
on Wednesday. April 24, 2002/Vaisakha 4, 1924 (Saka).
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